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Item No. 17 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 606/2018 
(IA No. 163/2021 & IA No. 299/2024) 

(In respect of UT of Andaman & Nicobar) 

Compliance of Municipal Solid Waste Management Rules, 2016 and other 

environmental issues. 

Date of hearing: 21.11.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

Respondents: Mr. Gigi. C. George, Mr. Shatadru & Mr. Sunil Kumar, Advs. for UT of 
Andaman & Nicobar Islands 

Shri. Keshav Chandra, Chief Secretary (Through VC) 

Shri A.S.P.S. Raviprakash, Secretary (Urban Development) (Through VC) 

Shri Amit Kale, Secretary (SVPMC) (Through VC) 

Shri. Arjun Sharma, Secretary (RD&P) (Through VC) 

Smt. Purva Garg, Secretary (APWD) (Through VC) 
Shri Jatinder Sohal, Member Secretary (ANPCC) (Through VC) 

Shri. Shiv Singh Meena, Director (RD&P) (Through VC) 

Mr. Raj Kumar, Adv. for CPCB (Through VC) 

ORDER 

1. In this original application, Tribunal is considering the issue of

solid as well as liquid waste management as per orders of the Hon’ble 

Supreme Court dated 02.09.2014 in Writ Petition No. 888/1996, Almitra 

H. Patel vs. Union of India & Ors., with regard to solid waste management

and order dated 22.02.2017 in W.P. No. 375/2012, reported in (2017) 5 

SCC 326, Paryavaran Suraksha vs. Union of India, with regard to liquid 

waste management (sewage).  

2. Today, matter has been taken up in respect of compliance by UT of

Andaman & Nicobar. 

Annexure R-1
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3. We have heard Shri. Keshav Chandra, Chief Secretary, 

Shri A.S.P.S. Raviprakash, Secretary (Urban Development), Shri Amit 

Kale, Secretary (SVPMC), Shri. Arjun Sharma, Secretary (RD&P), Smt. 

Purva Garg, Secretary (APWD), Shri Jatinder Sohal, Member Secretary 

(ANPCC), Shri. Shiv Singh Meena, Director (RD&P) virtually and Learned 

Counsel UT of Andaman & Nicobar Islands for the UT of Andaman & 

Nicobar. 

 
4. We have examined the report dated 15.11.2024 and we find 

following deficiencies; 

  [A]   Solid Waste Management: 

 

(i) Estimated waste generation is disclosed to be 62.60 TPD 

(Urban)  of which, the entire 31.79 TPD of biodegradable 
waste is composted. When questioned on daily compost 
generation, it is disclosed that 2-3 TPD of compost is 

produced. It needs to be clarified as to how the compost is 
prepared when the island face almost 4-6 months of rains. 
The details of in house composting is any. 

 
 

(ii) No disclosure has been made on authorisation granted to 
the Agency for handling and shipment of waste to be 
handled on the mainland. Further, the facility receiving 

waste should have due authorisation from the concerned 
SPCB.  

 
(iii) Regarding remediation of legacy waste at Brookshabad, the 

entire waste of One lakh MT reported in the year 2022 has 

been remediated but, the final disposal of rejects and 
stabilised material (Bio earth - 21,932 Tonnes, inerts and 
stone -  74,642) has not been disclosed. On similar lines, 

the status of remediation of legacy waste (18.84 MT) for 10 
locations should be disclosed.  

 

 
  [B]   Sewage management 

 

(i) In Andaman Nicobar Island (Urban areas), the generation of 
sewage is 23.6 MLD, with black water of 10.083 getting 

treated through Septic tanks and soak pits and grey water 
of 13.517 MLD being discharged to the sea through 20 

drains. We find that the BOD of grey water flowing through 
drains is disclosed to be < 30 mg/l, but values of FC are not 
disclosed to rule out any chances of contamination through 

black water. This needs to be clarified, as to why STPs have 
not been constructed as proposed. Direct discharge in sea 
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without treatment is a violation of Water (Prevention and 
Control of Pollution) Act, 1974.  

 
 

(ii) We do not find an appropriate system adopted for sludge/ 
septage management on account of the inadequacy of faecal 
sludge Treatment Plants (FSTPs) and to details of house 

hold connections. Final disposal areas of sludge may also be 
indicated. 

 
(iii) In order to have overall status of solid and sewage 

management, next report should disclose status individually 

with respect to each inhabited island (31).  
 

 

5. List the matter on 25.08.2025 for consideration of report in respect 

of UT of Andaman & Nicobar.  

 
 

 

Prakash Shrivastava, CP 

 

 
Sudhir Agarwal, JM 

 
 

 

  

 
Dr. A. Senthil Vel, EM 

 

 

November 21, 2024 
Original Application No. 606/2018 
(IA No. 163/2021 & IA No. 299/2024) 

A.. 
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Page 1 of 34 

ACTION TAKEN REPORT CUM STATUS REPORT IN-COMPLIANCE OF ORDER DATED 21.11.2024 PASSED BY THE HON’BLE NATIONAL 

GREEN TRIBUNAL 
Directions/Observations and 
Deficiencies mentioned in the 

Order of this Hon’ble 

Tribunal 

Issues to be addressed Clarification and Current Status Tentative 
Timelines 

[A] Solid waste management-
(i) Estimated waste generation

is disclosed to be 62.60 TPD
(Urban) of which, the entire
31.79 TPD of biodegradable
waste is composted. When
questioned on daily compost
generation, it is disclosed
that 2-3 TPD of compost is
produced. It needs to be
clarified as to how the
compost is prepared when
the island face almost 4-6
months of rains. The details
of in-house composting is
any. 

● Location wise 
Compost generation 

Urban Area: 
● SVPMC collects 31.79 TPD (avg. of 06 months May to Oct 2024) Bio-

degradable/ organic waste comprised of household/ commercial & market organic
waste, horticulture, & tender coconut waste, Annexure-I

● This organic waste is transported to 11 decentralized wet waste processing
facilities, operated by SVPMC, SVPMC operates 11Nos. of wet waste processing
facilities for a total capacity of 32.5 TPD, at different locations, Annexure-II
(Details along with Photographs of the Facilities).

● Out of the daily raw compost of 2-3 TPD, the leftover waste after sieving (usually
20% of generated compost), which requires longer decomposition periods, is
recycled back into the subsequent decomposition cycle. So effectively, ready
compost generation per day is avg. 2 tonnes, Details of Compost produced from
May 2024 to October 2024 and Nov 2024 to July 2025 is placed at Annexure-III
and IV

● The Summary of Waste Collection from November 2024 to July 2025 is placed
below-

Month Total (TPD) 
Dry 

waste 
(TPD) 

Wet waste 
(TPD) 

Domestic 
Hazardous Waste & 

Sanitary Waste 
(TPD) 

Inert 
waste 
(TPD) 

Nov., 2024 76.81 34.18 36.95 0.29 5.39 
Dec., 2024 77.32 32.74 36.74 0.37 7.46 
Jan, 2025 72.13 31.66 33.25 0.27 6.94 
Feb., 2025 65.55 29.07 32.46 0.32 3.70 
March, 2025 66.25 28.72 32.15 0.32 5.07 
April, 2025 73.04 30.93 34.71 0.35 7.05 
May, 2025 67.57 28.62 34.14 0.33 4.49 
June, 2025 63.79 26.67 33.12 0.13 3.88 
July, 2025 72.46 30.84 37.90 0.21 3.51 

Average 70.55 30.38 34.60 0.29 5.28 

Detailed Monthly wise Waste Collection is placed at Annexure-V 

Annexure-R2
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● Details of Existing Wet waste Facilities: 
S. 
No 

Composting facility Capacity 
Area in 
sqm. Remarks 

1. At Brookshabad 5 TPD 250 38 Pits 
2. At Gandhi Park 5 TPD 288 28 Pits 

3. At Anarkali-1 3 TPD 100 02 Pits 

4. At Anarkali-2 2 TPD 100 Windrow 
5. At Brichgunj 2 TPD 130 03 Pits 

6. At Junglighat 1 TPD 60 07 Pits 
7. At Garacharama-1 5 TPD 265 18 Pits 

8. At Garacharama-2 3 TPD 105 Windrow 

9. 
Coconut waste shredding facility at 
Brookshabad 

4 TPD 200 Mechanized 

10. Junglighat Fish waste processing Unit 2 TPD 170 Mechanized 

11. Electric composting unit 0.5TPD 100 Mechanized 

Total  32.5 TPD 1768  

 
● All the plants are operated by SVPMC through its own manpower, machineries 

& infrastructure. 
● Compost rates have been notified for different category of consumers viz., 

General Public, bulk consumers & farmers, Annexure-VI. 
● The Compost generated from existing plants are being utilized & distributed to 

Government departments, schools and SVPMC’s parks and general public (on 

sale), Annexure-VII. 
 
Rural Area 

Sl.no
. 

Month Dry 
(TPD) 

Wet 
(TPD) 

Mixed 
(TPD) 

Solid waste 
generation 
(TPD) 

Solid waste 
processed 
(TPD) 

Gap 
(TPD) 

01. Jan 25 9.76 1.76 0.16 11.68 10.04 1.64 
02. Feb 25 10.24 0.23 0.04 10.51 9.32 1.19 
03. March 25 7.82 2.13 0.031 9.981 8.761 1.22 
04. April 25 5.56 2.46 1.34 9.36 8.42 0.94 
05. May 25 6.60 1.79 1.34 9.73 8.53 1.2 
06. June 25 6.53 1.89 1.4 9.82 8.01 1.81 
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07. July 25 6.21 1.39 1.1 8.7 7.1 1.6 
  Total 52.72 11.65 5.411 69.781 60.181 9.6 
 Average 7.53 1.664 0.773 9.9687 8.597 1.37 

(Total Processing Capacity= 0.5 TPD x 26 SWM clusters = 13 TPD  
• Out of 7.5 TPD dry waste generated from Jan to July 2025 in rural area, dry waste 

of 6.2 TPD processed and transported to mainland. As 3 to 4 bailing machines out 
of the total 26 are under repair, the Gap will automatically be filled once the 
machines are repaired, and the waste from all 26 SWM clusters of the ANI will be 
fully processed. 

Existing dry waste facilities 
S.No. Name of SWM Cluster Capacity in TPD 
1. Shivapuram 0.5 
2. Rangat 0.5  
3. Kadamtala 0.5 
4. Nilambur 0.5 
5 VIP Road 0.5 
6 Bakultala 0.5 
7 Rampur 0.5 
8 Pahalgaon 0.5 
9 Basantipur 0.5 
10 Madhupur 0.5 
11 Nabagram 0.5 
12 Kishori Nagar 0.5 
13 Radha Nagar 0.5 
14 Kerlapuram 0.5 
15 Beodnabad 0.5 
16 Shyam Nagar 0.5 
17 Neil Kendra 0.5 
18 Netaji Nagar 0.5 
19 Rabindra Nagar 0.5 
20 Shore Point 0.5 
21 Manarghat 0.5 
22 Collinpur 0.5 
23 Brindaban 0.5 
24 Chouldari 0.5 
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25 Wandoor 0.5 
26 Laxmi Nagar 0.5 
TOTAL 13 TPD 

 
COMPOST GENERATION, CAPACITY AND PROCESSING 
Out of 0.68 TPD of wet waste generated in rural areas, the entire 0.68 TPD is being 
processed through existing composting facilities. The compost produced is then provided 
to households for use in kitchen and terrace gardening. The rejected waste generated from 
the screening of compost and from solid waste management clusters is being disposed of 
in landfills. Vermicomposting is also being practiced by most households, using 
earthworms to convert organic waste into nutrient-rich manure, which is further used in 
kitchen and terrace gardening. 

  
• Details of Existing Wet waste Facility in Rural Area: 

S.No. Location Capacity in TPD 
1. Shivapuram 5 
2. Rangat 5 
3. Kadamtala 5 
4. Nilambur 5 
5 VIP Road 5 
6 Bakultala 5 
7 Rampur 5 
8 Pahalgaon 5 
9 Basantipur 5 
10 Madhupur 5 
11 Nabagram 5 
12 Kishori Nagar 5 
13 Radha Nagar 5 

 
S.No. Location Capacity in TPD 
14 Kerlapuram 5 
15 Beodnabad 5 
16 Shyam Nagar 5 
17 Neil Kendra 5 
18 Netaji Nagar 5 
19 Rabindra Nagar 5 
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20 Shore Point 5 
21 Manarghat 5 
22 Collinpur 5 
23 Brindaban 5 
24 Chouldari 5 
25 Wandoor 5 
26 Laxmi Nagar 5 
TOTAL 130 TPD 

Photographs of the existing waste facilities enclosed as Annexure -VIII 
● Management of 

compost during rainy 
season 

Urban Area: 
● Rainy Season Measures: all the wet waste is collected from households, business 

establishments etc., and transported to composting facilities in covered vehicles.  
All composting facilities are covered under sheds, to prevent from rain disruption. 
Increased level of moisture/ humidity prolongs the duration of composting, which 
is adjusted by addition of carbon materials like, shredded coconut peat, sawdust, 
dry leaves, and compost accelerators, such as microbial inoculums or microbial 
consortia, are added to organic waste to speed up decomposition and improve the 
quality of the final compost. 

● The compost accelerators are being used in consultation with ICAR-CIARI, 
which are approved quality developed by ICAR, and technical assistance support 
from Agriculture Department, Annexure-IX. 

● Considering the operational challenges in managing the wet waste during rainy 
days & prolonged composting process, A&N Administration through Ministry of 
Home Affairs, has requested MoHUA for providing support in assessment of 
feasibility for setting up smaller size bio-methanation plants in Sri Vijaya Puram 
Municipal area, Correspondence with MoHUA is placed at Annexure-X. 

● SOP is framed and circulated among all stakeholders for effective management of 
wet/organic waste (from collection to processing) during the monsoon/rainy 
season Copu of SOP and Compliance Report are placed at Annexure-XI  

 

● Details of in-House 
Composting 

Urban Area: 
● At present, 395 HHs & 10 Schools are having in-house composting facilities, 

managing around 300kgs. /day of wet waste. Apart from this, 03Nos. in-house 
composting facilities are being managed by bulk waste generators at M/s Fortune 
Bay Island Hotel, Gandhi Park & Jogger’s Park, managing around 220kgs/d. 

These facilities have been inspected by the SVPMC, and were found the facilities 
are operational & generated compost being utilized within the respective 
premises, Details of in-house facilities & inspection report is placed as Annexure-
XII  
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(ii) No disclosure has been 
made on authorisation 
granted to the Agency for 
handling and shipment of 
waste to be handled on the 
mainland. Further, the 
facility receiving waste 
should have due 
authorisation from the 
concerned SPCB. 

● Information of the 
agency handling the 
waste to mainland 

Urban Area: 
• In absence of a recycling/ disposal facility in ANI, SVPMC has outsourced the 

operation & management of 18 Nos. of Dry Resource Centres (DRCs) to the 14 
Nos. of private agencies (to bale/ compact the waste and send it to the End disposal 
units situated at mainland),  

• The operators/ agencies selected through EoI process, under Rule 15 (r) of SWM 
Rules, 2016 which allows transport of non-bio-degradable waste to the respective 
processing facility or material recovery facilities or secondary storage facility. 
SVPMC receives per kilogram rate for each type of dry waste as a revenue from 
the vendors, Annexure-XIII 

• The SPCBs/ PCCs authorization is applicable only for those facilities which are 
handling operating more than 5TPD capacity, as per Rule 15(y) of SWM Rules, 
2016 states that, “make an application in Form-I for grant of authorization for 
setting up waste processing, treatment or disposal facility, if the volume of waste 
is exceeding five metric tones per day from the SPCB/PCC, as the case may be.” 

None of these 18 DRCs are handling 5 Tonnes dry waste per day.  Therefore, 
SPCBs/ PCCs authorization is not required for operating DRCs by the vendors,  

• All 14 DRC operators are sending their waste baled materials to Mainland through 
04 major plyers/ vendors, who are having the tie-up with the processing facilities 
duly authorized with respective SPCB/ PCCs,  

• As per the declaration & submission of DRC operators, all the end facilities 
receiving waste at Mainland, are having valid authorization from their concerned 
SPCBs/ PCCs. Details of DRCs along with facility receiving waste in mainland is 
placed as Annexure-XIV 
 

Rural Area 
There are 02 authorized vendors of RD Dept. for handling of waste from rural areas of 
ANI to Mainland. The details are as such: 

1. NHC Enterprises  2. Island Waste Recycling Company 
District South Andaman District North & Middle 

Andaman 
Work Order  Order No. P-

11046/9/2024-
Panchayat-RD/2589, 
dated 07.10.2024 

Work Order  Order No. No. P-
11046/9/2024-
Panchayat-RD/2599, 
dated 07.10.2024 

CPCB 
Registration 
No. 

CPCB Regn No. IM-
11-000-04-
ASTPB1916F-25 

CPCB 
Registration 
No. 

CPCB Regn No. IM-30-
000-07-AAKFI0549L-
25 
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Authorization 
of the agency 
handling the 
waste in 
mainland 

M/s. B AND B Triple Wall Containers Limited vide Consent Order 
No. 2405157647231 

M/s. Green World Plastic Company Kozhikode vide consent 
no.PCB/KKD/DO/ICO/12265/G21KOZ527956/15198916/2023 
Copies of documents placed at Annexure-XV  

(iii) Regarding remediation of 
legacy waste at 
Brookshabad, the entire 
waste of One lakh MT 
reported in the year 2022 
has been remediated but, the 
final disposal of rejects 
and stabilised material 
(Bio earth - 21,932 Tonnes, 
inerts and stone - 74,642) 
has not been disclosed. On 
similar lines, the status of 
remediation of legacy waste 
(18.84 MT) for 10 locations 
should be disclosed 

● Status of remediation 
of legacy waste 

 
 

Urban Area: 
 
Details of Bio-remediation of Legacy Waste at Brookshabad: 
The tender for the project was awarded to the firm on 1 November 2021. Installation of 
machinery was completed on 20 March 2022, and the electricity connection, along with 
the DG set, was installed on 13 December 2022. The facility was equipped with a 
weighbridge. Waste processing operations commenced on 16 December 2022 and were 
completed on 12 January 2024, the scope of work included supplying, installing, and 
commissioning a mechanized Material Recovery Facility (MRF) with a capacity of 250 
TPD. It also covered biomining of legacy waste, including excavation, segregation using 
mechanical equipment, and spraying of bio-cultures to maintain soil quality as per the 
benchmarks of the Guidelines for Disposal of Legacy Waste (CPCB, 2019), as well as 
the management of fresh waste. 
● For waste processing, the facility was equipped with a manual segregation-cum-

feeder conveyor for mixed waste feeding, connected to 100 mm, 35 mm, and 8 mm 
trommels. To expedite the work, the contractor installed two sets of machinery, each 
rated at 250 TPD, at the project site. 

● The work was executed at the Brookshabad Legacy Waste Dump Site. The entire area 
was divided into grids to facilitate operations and land reclamation, resulting in the 
reclamation of approximately 3 hectares of land. 

Copies of documents are placed as Annexure-XVI 
 

Extracted Materials and Final Disposal: 
● Total Quantity of Bioremediation is 01 Lakh MT, during the process, various 

fractions such as inerts and stones, bio-earth/compost, and RDF, are generated. 
● These fractions are separated using trommels, collected in the open, and 

transported daily to the respective sites for utilization or disposal, as detailed 
below. 
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Running Bill details 

Total 
quantity of 

legacy 
waste bio-
remediate

d 

Bio-
remediatio

n work 
duration 

  

SVPMC’s 

Resolution 
towards the bills 

Bio 
earth/ 

Compos
t 

Inert & 
stones 

RDF& 
Others 

3rd RA No.: 81 & 82/EE-
III/WKS/SWM/MC/2022
-23 

25310 
16.12.2022 

to 
28.02.2023 

5525.85 
18703.7

5 
1080.4 

  
3rd and 4th RA 
– Resolution No. 
16/FTA/MC/202
3 – Dated 08-05-
2023 

4th RA No.: 83 & 84/EE-
III/WKS/SWM/MC/2022
-23 

34210 
01.03.2023 

to 
20.04.2023 

6462.27 
26786.4

3 
574.73 

5th RA No.: 106 & 107 
/EE-
III/WKS/SWM/MC/2022
-23 

21625 
21.04.2023 

to 
31.05.2023 

5183.7 
16441.5

9 
94.71 

5th RA – 
Resolution No. 
31/FTA/MC/202
3 – Dated 02-08-
2023 

6th RA No.: 184 & 185 
/EE-
III/WKS/SWM/MC/2022
-23 

17840 
10.12.2023 

to 
14.01.2024 

4760.2 12710.6 369.2 

6th RA – 
Resolution No. 
16/FTA/MC/202
4 – Dated 03-06-
2024 

Total Quantity 98985  -  21932.02 74642.3
7 

2119.0
4   

 
Summary of the processed materials extracted and its utilisation: 

Material 
Type 

Quantity 
(Tonnes) 

Waste 
Composition 
Percentage 

(%) 

Utilization Method Remarks 

Bio earth/ 
compost 

21,932 22.1 Transported and sprayed in 
municipal parks and green patches 
(covering 29.653 hectares) and 
issued to Panchayats for non-
cultivation purposes (Calicut Gram 
Panchayat, South Andaman). 

Annexure-
XVII 

Inerts & 
stones 

74,642 75.33 Segregated and re-laid at the existing 
bio-remediated site for land 
reclamation (around 29,000 m2 area), 
as per the grid-planning at legacy 
waste site. 

 

RDF 2,119.04 2.138 Transported to mainland for 
incineration at cement factories i.e., 
M/s Chettinad Cement, Tamil Nadu. 

Annexure-
XVIII 

Lost 
fraction 
 

Around 
1.05% 

1.05%  Loss during operations.  - 

Monitoring Mechanism: 
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The project was monitored through technical supervision by SVPMC, special inspections 
by the A&N Administration, and visits by the Ministry’s Swachh Survekshan inspection 

teams. 
● Junior Engineer (JE): 100% verification of field measurements. 
● Assistant Engineer (AE): 50% test-check of work execution. 
● Executive Engineer (Engineer-in-Charge): 10% test-check of executed work. 

 
Reports and payment bills were reviewed by the respective sub-committees of SVPMC 
for verification and issuance of necessary directions. 
 
Rural Area 
Details of the remediation of 18.84 MT of legacy waste at 10 locations in Panchayats has 
been enclosed as Annexure-XIX 
 

[B] Sewage management 
Directions/Observations and 
Deficiencies mentioned in the 

order of this Hon’ble Tribunal 

Issues to be addressed Clarification and Current Status Tentative 
Timelines 

(i) In Andaman Nicobar Island 
(Urban areas), the generation 
of sewage is 23.6 MLD, with 
black water of 10.083 getting 
treated through Septic tanks 
and soak pits and grey water 
of 13.517 MLD being 
discharged to the sea through 
20 drains. We find that the 
BOD of grey water flowing 
through drains is disclosed to 
be < 30 mg/l, but values of FC 
are not disclosed to rule out 
any chances of contamination 
through black water. This 
needs to be clarified, as to 
why STPs have not been 

● Estimation of Fecal 
Coliform (FC) 

 

Urban Area: 
● The wastewater analysis of all 20 major drains have been tested through NIOT, 

Sri Vijaya Puram. Results show the FC (b/w 170-1600MPN/100ml), are well 
within the max. permissible limits (<2500MPN/100ml), Copy of the report 
received from NIOT is placed as Annexure-XX. 

● To assess environmental impact, Testing was carried out by NIOT in May 
2024, BOD levels in drains were well within permissible limit (<30 mg/L) as 
per schedule of Environment (Protection) Rules, 1986. 

 
 
 

● Justification of delay 
in STP construction 

Urban Area: 
● In the SVPMC area, 23.6 MLD of sewage is generated, (calculated as per the 

methodology prescribed in the CPHEEO Manual, 2013), of the 23.6 MLD, 
10.083 MLD is treated through pre-captive, onsite sanitation systems (septic 
tanks with soak pits). Additionally, 2.303 MLD is treated by sewage treatment 
plants operated by private units, including hotels and other establishments. The 
remaining 13.517 MLD, primarily greywater from urban areas is discharged 
through 20 major drains located across the SVPMC area. 
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constructed as proposed. 
Direct discharge in sea 
without treatment is a 
violation of Water 
(Prevention and Control of 
Pollution) Act, 1974. 

 

● To address the 13.517 MLD gap and cater to future needs, a Detailed Project 
Report (DPR) was prepared in 2019 under the Smart City Mission for the 
development of the water supply and sewerage network system in Port Blair. 
The project falls under the Area-Based Development (ABD) component and 
covers Wards 02, 03, 04, and 05. 

● The Sewerage project envisaged 03 decentralised Sewage Treatment Plants 
(STPs) based on the interception and diversion of sewage to decentralised STPs 
with a total capacity of 10 MLD. 

● In 2020, the Tenders were invited for an Engineering, Procurement and 
Construction (EPC) contract with a completion period of 24 months and 
Operation & Maintenance (O&M) for 5 years. 

● In the August 2021, the work was awarded to M/s Shristi Infrastructure 
Development Corporation Limited (later renamed M/s Shrist-Krushi GKR – a 
Joint Venture) vide Agreement No. 04/CEO/PBSPL/2020-21 dated 19 July 
2021, Annexure-XXI 

● Till 2023, it was found the inordinate delays in execution of work and the 
contractor failed to maintain project timelines, adversely affecting 
implementation progress. 

● 2024, During the 31st PBSPL Board Meeting, it was proposed to terminate the 
project due to persistent delays and non-compliance with contractual 
milestones and same was approved, Annexure-XXII. 

● 2024, proposal received from IIT Bombay for a comprehensive wastewater 
management plan for the entire South Andaman (Sri Vijaya Puram) region with 
the in-situ Nalla Treatment (for all nallah outfalls discharging into the sea), 
Annexure-XXIII. 

● In compliance with Hon’ble NGT directives, the UT Administration engaged 

IIT Bombay to prepare a comprehensive grey and black water management 
plan for the entire South Andaman (Sri Vijaya Puram) region. 

● In 2024, PBSPL resolved to drop the ABD-based project (restricted to 4 wards) 
and adopt the IIT Bombay in-situ solution for its economical cost and 
scalability. 

● 2024, Necessary Tender documents were prepared for In-situ Nallah Treatment 
was done, SVPMC invited tenders for in-situ treatment of 20 nallahs, grouped 
into 6 clusters of works. 

● Tenders were floated as per Old Schedule of Rates (DSR 2021) and thereafter, 
revision of estimates was made as per the new Schedule of Rates (DSR 2023). 

● 2024, in the first and second calls, no bids were received (DSR 2021). 
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● April 2025, in third call (DSR 2023), Only one cluster received bids (three in 
total); however, the L1 bid was 36.39% above the justified rate, rendering it 
non-viable. 

● In June 2025, 4th and 5th tender call issued with revised terms for wider 
participation; tender opening scheduled for 24th July 2025. Each cluster is to 
be completed within 12 months from the work award date. However, no 
participation received, Annexure-XXIV. 

● In 1st week of August 2025, a Pilot Project “floating treatment wetlands” at RK 

Mission Nallah & Corbyn’s Cove Nalla was selected and SVPMC executed 

the project departmentally using in-house resources to ensure timely 
completion. 

● The pilot project covers a combination of physical and biological processes 
i.e., by installing screens to avoid solid waste, constructed a temporary weir to 
increase detention time for silt accumulation along with phytoplankton (canna 
indica) was introduced to ensure the biological as well as nutrients uptakes 
Annexure-XXV. 

● The Plan of action for implementation of the project in all drains were made 
and being implemented through the departmental engineering staffs, 
Annexure-XXVI 

(ii)We do not find an appropriate 
system adopted for sludge/ 
septage management on 
account of the inadequacy of 
faecal sludge Treatment 
Plants (FSTPs) and to details 
of household connections. 
Final disposal areas of sludge 
may also be indicated. 
 

● Disposal of sludge  
 
 
 

Urban Area 

Name of 
the 

concerned 
body 

Faecal 
sludge 

Generation 
(KLD) 

Faecal 
Treated 
(KLD) 

Gap in 
Treatment 

(KLD) 

Treatment 
Capacity 
available 

(KLD) 

Remarks 

Urban 
area 

29.5* 29.5 0.0 42.0 42 KLD 
FSTP 
facility at 
Brookshabad 
by SVPM, 
Annexure-
XXVII 

 
*Sri Vijaya Puram generates a Faecal sludge is 29.5KLD (derived from the IS 2470 - 
1985 Part 1). 
[33% of the wastewater is from toilet flushing (45 litres per capita per day, based on 
IS 1172: 1993, reaffirmed in 2007) and Calculated based on clause 3.4.3.3 of IS 2470 
- 1985 Part 1 (Code of Practice for the Installation of Septic Tanks): 0.00021 
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m³/capita/day, 1,40,572 (2015), with a design period of 12 years (2030)], Annexure-
XXVIII. 
 

● The entire city’s 46456 households are covered under the FSTP design 
capacity. Desludging is currently carried out on an on-call basis and will 
transition to a scheduled basis. 

● SVPMC has two desludging vehicles with a capacity of 12.5 KL each, and 
seven desludging vehicles operated by private operators with a combined 
capacity of 37 KL. These resources meet the requirements specified in the 
CPHEEO guidelines (at least seven vehicles for Sri Vijaya Puram) issued under 
the Safaimitra Suraksha framework, Annexure-XXIX. 

● The processed sludge from the FSTP is converted into bio-solids/ bio-compost 
and utilized in co-composting. 

 
Rural Area 
• 9.65 MLD of sewage generated in the rural areas is fully treated as it is captured by 

the septic tanks which are installed in all households.  
•  100 percent sewage treatment has been done in rural areas through septic tank. 
•  For management of black water, there are soak pits in most of the households in 

the rural areas. ANI administration is also making soak pits under MGNREGA, we 
have 237 soak pits for households and 210 communities soak pits for management 
of grey water, it is ensured that the water is discharged in the local gardens, farms, 
fields etc. As per the SBM-G guidelines. 

•  Given the financial and technical constraints, the ANI administration is processing 
for having 04 FSTPS of a total capacity of 20 KLD in the first phase at the most 
densely populated regions of the islands.   

 
 

● Details of FSTP Urban Area 
● Under the Smart City Mission, an additional 60 KLD FSTP has been 

sanctioned and is under construction as a backup to meet future demand and 
serve suburban (rural) areas. The likely completion is by December 2025, 
Annexure-XXX 

Hence, the urban area of A&N Islands, is having adequate facilities for faecal sludge 
treatment. 
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Rural Area 
Sl.n
o. 

Location Sludge 
generation 

Capacity 
of the 
proposed 
FSTP 

Current status 

01.  Chouldari 
Population: 59,465  

5.7 KLD  5 KLD  E-tender notice issued vide 
no.1-5/db/ee/cd-iii/2025-
26/1908, dated 30.6.2025 
Bid opening date: 
08.8.2025 
Due to the non-participation 
of eligible agencies, 
invitations will be issued 
again, and the work order 
will be finalized and issued 
accordingly. 

02.  Diglipur 
Population: 
44,898  

4.3 KLD  5 KLD  E-tender notice issued vide 
no.db/cd/dp/2025/3226, 
dated 01.08.2025 
Bid opening 
date:13.08.2025 
The work order will be issued 
shortly 

03.  L/andaman 
Population: 
25,101  

2.4 KLD  5 KLD  E-tender notice issued vide 
no.15-22(2)/pn/mid/2025-
26/1280, dated 
06.08.2025. 
Bid opening 
date:18.08.2025 

04.  Rangat 
Population:35,418  
 
 
  

3.5 
KL/DAY  

5 KLD  Revised estimate  
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(iii) In order to have overall 
status of solid and sewage 

Management, next report should 
disclose status individually with 
respect to each inhabited island 
(31). 

 

• Status of Solid Waste 
and Sewage 
management in 31 
Inhabited Islands 

 

STATUS OF SOLID WASTE AND SEWAGE MANAGEMENT IN 31 IN HABITANT ISLANDS 
 

SL.
NO. 

NAME OF 
THE ISLAND 

POPULA
TION 

SOLID WASTE MANAGEMENT SEWAGE 
MANAGEMENT 

01. SOUTH 
ANDAMAN 
ISLAND 

2,38,142  
 

COMPON
ENT 

DESCRIPTION COMPON
ENT 

DESCRIP
TION 

Gram 
Panchayats 
mapped to 
SWM 
Cluster 

There are 25 GPs 
mapped to SWM 
Clusters under South 
Andaman: 
Sippighat, Beodnabad, 
Calicut, Govind 
Nagar, Shyam Nagar, 
Neil Kendra, Shoal 
Bay, Manarghat, 
Wimberlygunj, 
Kanyapuram, 
Bambooflat-I, 
Bambooflat-II, Shore 
Point, Hope Town, 
Brindaban, Ferrargunj, 
Tushnabad, Collinpur, 
Mithkhari, 
Numunaghar, 
Chouldari, 
Humphrygunj, 
Wandoor, Guptapara 
& Stewartgunj  

GREY & BLACK 
WATER 
MANAGEMENT 
Grey water originating 
from baths, sinks, 
kitchen, and laundry—

excluding toilets in South 
Andaman Islands are 
reuse for garden 
irrigation, discharged in 
Farms & fields and for 
flushing as per the SBM 
Guidelines. 
 
Backwaters coming from 
toilets in rural areas are 
managed through Soak 
Pits and Community Soak 
Pits. 
Septic 
Tank 

100 percent 
sewage 
treatment 
has been 
done in 
rural areas 
of SA 
through 
septic tank. 

Blocks 
mapped to 
SWM 
Cluster 

02 Blocks, 
Prothrapur & 
Ferrargunj 

Household
-Level 
Liquid 
Waste 

23 
Individual 
soak pits 
and 17 
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Communit
y Soak Pits 
have been 
constructed 
in SA for 
grey water 
disposal, 
built under 
MGNREG
A and 
SBM (G).  

SWM 
Clusters 

There are 10 SWM 
Clusters for scientific 
disposal of waste 

Community/ 

Public 
Liquid Waste 
Facilities 

 

141 
Community 
sanitary 
complexes 
(toilets/baths) 
built in SA 
rural pockets 
 

 

Machinerie
s 

Bailing Machines- 08 
Shredding Machines- 
02 

Monitorin
g 

Field-level 
officials, 
including 
Panchayat 
Secretaries 
and Junior 
Engineers, 
have been 
trained to 
oversee 
implement
ation 

 SWM Generation 
(TPD) 

3.612 Achievem
ents 

ODF++ 
status in Sri 
Vijaya 
Puram, 
Swachh 
Sujal 
Pradesh 
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designation 
for ANI UT 

 Solid Waste 
Processed (TPD) 

3.112 FSTP A 5 KLD 

FSTP in 
Chouldari, 
designed to 
manage 
sludge from 
South 
Andaman 
Island, was 
tendered on 
30 June 
2025, and 
the bid 
opened on 8 
August 
2025. Work 
is to 
commence at 
the earliest 

 Plastic Waste 
Generation (TPD) 

0.33 

 Plastic Waste 8-10 % used for Road Construction  

 Authorized agency 
for waste collection 

NHC Enterprises 

 Door to Door 
Collection 

Ensures segregation at source and covers 
all 70 Gram Panchayats. 
 

 Composting at Multi 
Levels 

Supports household and community-
scale nutrient recycling. 
 

 SOP on the Roles & 
Responsibilities of 
different 
stakeholders under 
Swachh Bharat 
Mission (Grameen) 

F.No. T-11/1/2022/Panchayat-1927 
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 Andaman & Nicobar 
Panchayati Raj 
Institution and 
Tribal Councils 
Rural Areas Solid 
Waste (Handling & 
Management By –

Laws),2019 

276/2019/F/NO.3-28/2018-PR 

 Door to Door Monthly User Charges for Stake Holders 

 Agencies User Charges 

 House Holds 50 

 Grocery & Small 
Shops 

150 

 Hotels  
This does not include 
restaurant (user fee) 
a) Less than 500 

per day 
 

Minimum 500/- 

 b) More than 500/-
per day tariff 

No. of rooms x 10 x 30 

 c) Hotels with more 
than 500/- per day 
tariff and those 
who serves 
complementary 
bottled water in 
rooms 

No. of rooms x 15 x 30 

 Restaurant 
a) AC Restaurants 

No. of seats x 3 x30 

 b) Non- AC 
Restaurants (that 
serves full meals) 

No. of seats x 2 x30 
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 Dive Shops No. of employees/ DMs/ Instructors x Rs. 
5 x 30 

 Vegetable & Meat 
Shops 

300 

 Private/ Govt. 
Establishments 

300 

 Government Schools 
& Colleges 

150 

 Other Commercial 50 to 100 

 Street Vendors @Rs 20per Day 

 Community 
Engagement 

Regular training, inspections, and safety 
provisioning & Drives awareness and 
participation via cleanliness campaigns. 

 Safety Measures Sanitation workers fully equipped with 
PPE and Fire Extinguishers provided for 
SWM Clusters 

 

02. LITTLE ANDAMAN ISLANDS 
SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
The total population of Little Andaman is 25,101, and there are five Gram 
Panchayats—Netaji Nagar, Hut Bay, V.K. Pur, R.K. Pur, and Rabindra Nagar. Two 
Solid Waste Management clusters are equipped with one baling machine and one 
shredding machine. NHC Enterprises is the authorized vendor responsible for the 
collection, management, and transportation of waste from the Little Andaman 
Islands to the mainland. A total of 0.78 TPD of solid waste has been generated, of 

which 0.71 TPD has been processed. Plastic waste generation stands at 0.15 TPD, 

with 8–10 % utilized for road construction. Gram Panchayats have achieved 100 % 

door-to-door collection, and regular monitoring and user fee collection are in place. 
BDO monitor waste management in all clusters according to SOPs. A total of 67 
sanitary workers and 7 sanitary supervisors have been approved for Little Andaman 
for the scientific disposal of waste to the mainland. Composting pits have been 
constructed in SWM clusters to process wet and mixed waste, with the compost used 
in local gardens, fields, and farms. Gram Panchayats conduct regular inspections to 
enforce the SUP ban, and cleanliness drives are regularly organized to eliminate 
marine pollution. 

Individual households have been provided with septic tanks, and both soak pits 
and community soak pits have been constructed to manage Grey water and black 
water safely. Treated wastewater is appropriately discharged into fields, farms, 
and gardens in accordance with SBM guidelines. 
A 5 KLD FSTP in Little Andaman, designed to manage sludge from Little 

Andaman Island, was tendered on 06.08. 2025, and the bid opened on 18 August 
2025. Work is to commence at the earliest. 

03. HAVELOCK ISLAND (SWARAJ DWEEP) 
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SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
The total population of Swaraj Dweep is 6785; there are 02 Gram Panchayats, 
Govind nagar & Shyam Nagar and 01 SWM cluster in Shyam Nagar.  Solid waste 
management clusters at syam nagar is equipped with one baling machine machine. 
NHC ENTERPRISES is the authorized vendor responsible for the collection, 
management, and transportation of waste from the little Andaman Islands to the 
mainland. A total of 0.93 TPD of solid waste has been generated, of which 0.89 TPD 

has been processed. Plastic waste generation stands at 0.014 TPD, with 8–10 % 

utilized for road construction. Gram Panchayats have achieved 100 % door-to-door 
collection, and regular monitoring and user fee collection are in place. BDO monitor 
waste management in all clusters according to sops. A total of 51 sanitary workers 
and 4 sanitary supervisors have been approved for little Andaman for the scientific 
disposal of waste to the mainland. Composting pits have been constructed in SWM 
clusters to process wet and mixed waste, with the compost used in local gardens, 
fields, and farms. Gram Panchayats conduct regular inspections to enforce the sup 
ban, and cleanliness drives are regularly organized to eliminate marine pollution. 

Individual households have been provided with septic tanks, and both soak pits 
and community soak pits have been constructed to manage grey water and black 
water safely. Treated wastewater is appropriately discharged into fields, farms, 
and gardens in accordance with SBM guidelines. 
 

04. NEIL ISLAND (SHAHEED DWEEP) 
SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
The total population of Shaheed Dweep is 3657; there is 01 Gram Panchayats Neil 
Kendra and 01 SWM cluster in Shaheed Dweep.  Solid waste management clusters 
at Shaheed Dweep are equipped with one baling machine. NHC ENTERPRISES is 
the authorized vendor responsible for the collection, management, and transportation 
of waste from the little Andaman Islands to the mainland. A total of 0.066 TPD of 
solid waste has been generated, of which 0.066TPD has been processed. Plastic 
waste generation stands at 0.001 TPD, with 8–10 % utilized for road construction. 
Gram Panchayats have achieved 100 % door-to-door collection, and regular 
monitoring and user fee collection are in place. BDOs monitor waste management 
in all clusters according to sops. A total of 28 sanitary workers and 2 sanitary 
supervisors have been approved for little Andaman for the scientific disposal of 
waste to the mainland. Composting pits have been constructed in SWM clusters to 
process wet and mixed waste, with the compost used in local gardens, fields, and 
farms. Gram Panchayats conduct regular inspections to enforce the sup ban, and 
cleanliness drives are regularly organized to eliminate marine pollution. 

Individual households have been provided with septic tanks, and both soak pits 
and community soak pits have been constructed to manage grey water and black 
water safely. Treated wastewater is appropriately discharged into fields, farms, 
and gardens in accordance with SBM guidelines. 
 

05. ROSS ISLAND (SUBASH CHANDRA BOSE ISLAND) 
SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
Ross Island—officially renamed Netaji Subhash Chandra Bose Island—has no 
civilian population. The only inhabitants are personnel from the Indian Navy 
stationed at INS Jarawa quarters, and civilian settlement is not permitted. The 

Septic tanks have been constructed to manage sewage for the naval personnel, 
and toilets provided for tourists are properly connected, ensuring that no 
wastewater is discharged into water bodies, in accordance with Swachh Bharat 
Mission–Grameen (SBM-G) guidelines. 
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island covers approximately 0.312 km², with a population of just 10, as per the 2011 
census—essentially limited to those associated with naval operations. 

 There are no specific waste management systems like SWM clusters, 
segregation, composting, or municipal services tailored for Ross Island. 

 Its isolated, heritage status and restricted access as a naval-maintained tourist site 
mean it likely follows periodic cleanups, rather than structured waste-processing 
infrastructure. Naval personnel collect and segregate waste and transporting it back 
to Sri Vijaya Puram for proper disposal. 

 
06. BARATANG ISLAND 
SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
The total population of Baratang Island is 5691; there is 02 Gram Panchayats 
Sundergarh & Nilambur and 01 SWM cluster in Nilambur.  Solid waste management 
clusters at Baratang Island are equipped with one baling machine. ISLAND WASTE 
RECYCLLING COMPANY is the authorized vendor responsible for the collection, 
management, and transportation of waste from the little Andaman Islands to the 
mainland. A total of 0.13 TPD of solid waste has been generated, of which 0.13 TPD 
has been processed. Plastic waste generation stands at 0.001 TPD, with 8–10 % 

utilized for road construction. Gram Panchayats have achieved 100 % door-to-door 
collection, and regular monitoring and user fee collection are in place. BDO Rangat 
monitors waste management in the cluster according to SOP. A total of 10 sanitary 
workers and 1 sanitary supervisor have been approved for Baratang Island for the 
scientific disposal of waste to the mainland. Composting pits have been constructed 
in SWM cluster to process wet and mixed waste, with the compost used in local 
gardens, fields, and farms. Gram Panchayats conduct regular inspections to enforce 
the SUP ban, and cleanliness drives are regularly organized to eliminate marine 
pollution. 

Individual households have been provided with septic tanks, and both soak pits 
and community soak pits have been constructed to manage grey water and black 
water safely. Treated wastewater is appropriately discharged into fields, farms, 
and gardens in accordance with SBM guidelines. 
 

07. DIGLIPUR ISLANDS  

SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
The total population of Diglipur Island is 48898; there are 15 Gram Panchayats and 
05 SWM cluster in Madhupur, Nabagram, Kishori Nagar, Radha Nagar and Kerla 
Puram.  Solid waste management clusters at Diglipur Island are equipped with baling 
machine. ISLAND WASTE RECYCLLING COMPANY is the authorized vendor 
responsible for the collection, management, and transportation of waste from the 
Diglipur islands to the mainland. A total of 1.46 TPD of solid waste has been 

Individual households have been provided with septic tanks, and 120 soak pits 
and 88 community soak pits have been constructed to manage grey water and 
black water safely. Treated wastewater is appropriately discharged into fields, 
farms, and gardens in accordance with SBM guidelines. 
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generated, of which 1.36 TPD has been processed. Plastic waste generation stands 
at 0.36 TPD, with 8–10 % utilized for road construction. Gram Panchayats have 

achieved 100 % door-to-door collection, and regular monitoring and user fee 
collection are in place. BDO Diglipur monitors waste management in the cluster 
according to SOP. A total of 194 sanitary workers and 27 sanitary supervisors have 
been approved for Diglipur Island for the scientific disposal of waste to the mainland. 
Composting pits have been constructed in SWM cluster to process wet and mixed 
waste, with the compost used in local gardens, fields, and farms. Gram Panchayats 
conduct regular inspections to enforce the SUP ban, and cleanliness drives are 
regularly organized to eliminate marine pollution. 
 
 
08. MAYABUNDER ISLANDS  
SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
The total population of Mayabunder Island is 29824; there are 08 Gram Panchayats 
and 03 SWM cluster in Rampur, Pahalgaon and Basanti Pur.  Solid waste 
management clusters at Diglipur Island are equipped with baling machine. ISLAND 
WASTE RECYCLLING COMPANY is the authorized vendor responsible for the 
collection, management, and transportation of waste from the Mayabunder islands 
to the mainland. A total of 1.36 TPD of solid waste has been generated, of which 
1.32 TPD has been processed. Plastic waste generation stands at 0.13 TPD, with 8–

10 % utilized for road construction. Gram Panchayats have achieved 100 % door-to-
door collection, and regular monitoring and user fee collection are in place. BDO 
Mayabunder monitors waste management in the cluster according to SOP. A total of 
45 sanitary workers and 8 sanitary supervisors have been approved for Mayabunder 
Island for the scientific disposal of waste to the mainland. Composting pits have been 
constructed in SWM cluster to process wet and mixed waste, with the compost used 
in local gardens, fields, and farms. Gram Panchayats conduct regular inspections to 
enforce the SUP ban, and cleanliness drives are regularly organized to eliminate 
marine pollution. 

Individual households have been provided with septic tanks and 40 community 
soak pits have been constructed to manage grey water and black water safely. 
Treated wastewater is appropriately discharged into fields, farms, and gardens in 
accordance with SBM guidelines. 
 

09. RANGAT ISLANDS  
SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
The total population of Rangat Island is 35418; there are 14 Gram Panchayats and 
06 SWM cluster in Shivapuram, Rangat, Kadamtala, Long Island, Nilambur & 
Bakultala.  Solid waste management clusters at Rangat Island are equipped with 
baling machine. ISLAND WASTE RECYCLLING COMPANY is the authorized 
vendor responsible for the collection, management, and transportation of waste from 
the Mayabunder islands to the mainland. A total of 1.26 TPD of solid waste has been 
generated, of which 1.20 TPD has been processed. Plastic waste generation stands 

Individual households have been provided with septic tanks, 67 soak pits and 05 
community soak pits have been constructed to manage grey water and black 
water safely. Treated wastewater is appropriately discharged into fields, farms, 
and gardens in accordance with SBM guidelines. 
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at 0.26 TPD, with 8–10 % utilized for road construction. Gram Panchayats have 

achieved 100 % door-to-door collection, and regular monitoring and user fee 
collection are in place. BDO Rangat monitors waste management in the cluster 
according to SOP. A total of 159 sanitary workers and 20 sanitary supervisors have 
been approved for Rangat Island for the scientific disposal of waste to the mainland. 
Composting pits have been constructed in SWM cluster to process wet and mixed 
waste, with the compost used in local gardens, fields, and farms. Gram Panchayats 
conduct regular inspections to enforce the SUP ban, and cleanliness drives are 
regularly organized to eliminate marine pollution. 
10. CAMPBELL BAY  
SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
The total population of Campbell Bay Island is 8624; there are 03 Gram Panchayats 
and 01 SWM cluster in Laxmi Nagar.  Solid waste management clusters at Campbell 
Bay Island are equipped with baling machine. MANU SEA WAYS is the authorized 
vendor responsible for the collection, management, and transportation of waste from 
the Mayabunder islands to the mainland. A total of 0.4 TPD of solid waste has been 
generated, of which 0.4 TPD has been processed. Plastic waste generation stands at 
0.09 TPD, with 8–10 % utilized for road construction. Gram Panchayats have 
achieved 100 % door-to-door collection, and regular monitoring and user fee 
collection are in place. BDO Campbell Bay monitors waste management in the 
cluster according to SOP. A total of 33 sanitary workers and 04 sanitary supervisors 
have been approved for Campbell Bay Island for the scientific disposal of waste to 
the mainland. Composting pits have been constructed in SWM cluster to process wet 
and mixed waste, with the compost used in local gardens, fields, and farms. Gram 
Panchayats conduct regular inspections to enforce the SUP ban, and cleanliness 
drives are regularly organized to eliminate marine pollution. 

Individual households have been provided with septic tanks, 24 soak pits and 51 
community soak pits have been constructed to manage grey water and black 
water safely. Treated wastewater is appropriately discharged into fields, farms, 
and gardens in accordance with SBM guidelines. 
 

12. PULOMILLO ISLAND- Pulomillo Island is a small, largely uninhabited island in the Andaman group with no permanent settlements. Occasionally, it 
is visited by forest department personnel and researchers for conservation activities. 

SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
Minimal Waste Generation: 
Due to the absence of permanent residents, waste generation is minimal and 
restricted to temporary visitors. All solid waste generated by personnel is collected 
and transported back to Sri Vijaya Puram or appropriate disposal sites. 
Strict Waste Control: 
“Carry-in, carry-out” policy is strictly enforced to maintain ecological integrity. No 

dumping or littering is permitted on the island. 
 

Temporary Sanitation Facilities: 
o Portable toilets or pit latrines are used during temporary visits. 
o Waste is properly managed to avoid contamination of the island’s 

environment. 
Environmental Safeguards: 

o No untreated sewage discharge occurs on the island. The island is 
maintained under strict eco-sensitive area protocols. 

13. TILLANGCHONG  
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Tillangchong Island is a protected forest reserve in the Andaman group, primarily uninhabited except for forest department staff and occasional 
researchers. The island has no permanent settlements or villages, and the environment is maintained under strict conservation protocols. 

 
SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 

• No Permanent Waste Generation: 
o Due to the lack of permanent residents, there is minimal solid waste 

generation. 
o Waste generated by forest staff and researchers during temporary 

visits is strictly managed. 
• Waste Protocols: 

o All waste is carried out by staff following a strict “carry-in, carry-
out” policy to prevent pollution. 

o No dumping or littering is allowed on the island. 
• Environmental Protection: 

o The island is monitored regularly to prevent any illegal waste 
disposal or environmental damage. 

 

• Sanitation Facilities: 
o Temporary sanitation facilities such as portable toilets or pit 

latrines are used during official visits. 
o Waste is managed to prevent contamination of soil and water 

sources. 
• Zero Discharge Policy: 

o No untreated sewage is discharged into surrounding waters. 
o Strict adherence to eco-sensitive area guidelines ensures 

preservation of island ecology. 
 

14. GREAT NICOBAR 
Great Nicobar Island, the southernmost island of the Nicobar group, has a population of approximately 8,000 residents, including the indigenous Nicobarese 
tribal communities and personnel associated with government installations, forestry, and security. The island has several villages and basic infrastructure like 
schools, health centers, and administrative offices. 

 
SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 

• Waste Segregation and Awareness: 
o Waste segregation at the source into biodegradable and non-

biodegradable components is practiced in households and public 
buildings. 

o Regular awareness programs on waste management and 
environmental conservation are conducted for the local community. 

• Collection and Disposal: 
o Waste collection is managed by local Panchayats and sanitation 

workers. 
o Biodegradable waste is composted locally using vermin composting 

and other methods. 

• Sanitation Infrastructure: 
o Septic tanks and soak pits are widely used for sewage treatment in 

residential and public buildings. 
o Public toilets and sanitation facilities are maintained with proper 

drainage and waste disposal mechanisms. 
• Monitoring and Compliance: 

o Regular monitoring is conducted by the Health and Sanitation 
departments to ensure no untreated sewage enters the environment. 

o The island follows a zero-discharge policy for sewage into coastal 
waters. 
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o Non-biodegradable waste is collected and transported periodically to 
larger waste management facilities on the mainland or Port Blair. 

• Plastic and Hazardous Waste Control: 
o Initiatives to reduce single-use plastics and to manage hazardous 

waste are actively pursued. 
o Strict regulations are in place to prevent open dumping and littering. 

 
15. LITTLE NICOBAR 
Little Nicobar Island, part of the Nicobar group, has a small population of approximately 1,000 residents, mainly belonging to Nicobarese tribal communities. 
The island features a few tribal villages with basic facilities including schools and health posts. 

 
SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 

• Waste Segregation Practices: 
o Waste is segregated into biodegradable and non-biodegradable 

categories at the household level. 
o Local community awareness programs are conducted to encourage 

environmentally safe waste disposal. 
• Collection and Disposal: 

o Village sanitation workers and tribal council members manage 
regular waste collection. 

o Biodegradable waste is composted locally through vermin 
composting and natural decomposition. 

o Non-biodegradable waste is periodically transported to larger islands 
or the mainland for proper disposal. 

• Plastic and Hazardous Waste: 
o Use of single-use plastics is discouraged, and hazardous waste is 

handled with appropriate care and security. 
 

• Sanitation Facilities: 
o Most households use pit latrines or septic tanks with soak pits. 
o Public toilets are maintained with proper drainage systems. 

• Environmental Safeguards: 
o No untreated sewage is discharged directly into the environment 

or coastal waters. 
o The Health Department regularly monitors sanitation facilities to 

prevent contamination. 
 
 

16. Nancowry 
Nancowry Island, located in the Nicobar group, has a population of approximately 6,000 residents, predominantly Nicobarese tribal communities, with a few 
government and security establishments. The island consists of several tribal villages with essential infrastructure including schools and health facilities. 

SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
A new Solid Waste Management (SWM) Cluster is set to commence operations 
shortly. This initiative is part of the ongoing efforts to enhance waste management 
practices and promote a cleaner, more sustainable environment. 

 Waste Segregation and Collection: 

A new Solid Waste Management (SWM) Cluster is set to commence operations 
shortly. This initiative is part of the ongoing efforts to enhance waste 
management practices and promote a cleaner, more sustainable environment. 

 Waste Segregation and Collection: 
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• Households and public buildings segregate waste into biodegradable and 
non-biodegradable categories. 

• Regular awareness programs promote environmentally responsible waste 
handling. 

 Disposal and Composting: 
• Biodegradable waste is composted locally via vermin composting or 

traditional methods. 
• Non-biodegradable waste, including plastics and hazardous materials, is 

collected and periodically transported to centralized waste disposal facilities 
on the mainland. 

 Plastic Waste Control: 
• Efforts to reduce single-use plastic consumption are underway through 

community engagement and enforcement of regulations. 
 

• Households and public buildings segregate waste into biodegradable and 
non-biodegradable categories. 

• Regular awareness programs promote environmentally responsible waste 
handling. 

 Disposal and Composting: 
• Biodegradable waste is composted locally via vermin composting or 

traditional methods. 
• Non-biodegradable waste, including plastics and hazardous materials, is 

collected and periodically transported to centralized waste disposal 
facilities on the mainland. 

 Plastic Waste Control: 
• Efforts to reduce single-use plastic consumption are underway through 

community engagement and enforcement of regulations. 
 

17. KAMORTA 
Kamorta Island, part of the Nicobar group, has a population of approximately 4,500 residents, primarily Nicobarese tribal communities. The island has a number of 
villages equipped with basic amenities including schools, health centers, and tribal administration offices. 
 
SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 

• Segregation and Collection: 
o Solid waste is generated from households, institutions, and limited 

commercial activities. 
o The local administration and Gram Panchayats have implemented 

source segregation (biodegradable, recyclable, and inert waste). 
• Disposal Methods: 

o Biodegradable waste is managed through small-scale composting pits 
at community and household levels. 

o Non-biodegradable waste (plastics, metals, etc.) is collected and 
periodically transported to centralized facilities or stored in 
designated safe storage zones. 

o Burning or open dumping is prohibited and actively discouraged. 
• Awareness Programs: 

o Tribal Council, Health Department, and Rural Development agencies 
conduct IEC activities (Information, Education, and Communication) 
promoting waste minimization and hygiene. 

• Decentralized Sanitation Infrastructure: 
o Most households have been provided with individual household 

latrines (IHHLs) with septic tanks and soak pits. 
o Public institutions (schools, health centers) maintain their own 

sanitation blocks with proper containment. 
• No Sewage Discharge into Open Areas: 

o There is no centralized sewage treatment plant, but no untreated 
sewage is released into natural water bodies or coastal areas. 

o Water sources are monitored to ensure they remain 
uncontaminated. 

• Ongoing Improvements: 
o Under schemes like Swachh Bharat Mission (Gramin) and Tribal 

Area Development Plans, efforts are ongoing to improve waste 
and sanitation systems using eco-friendly technologies. 
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18. KATCHAL 
Katchal Island, part of the Nicobar group, has a population of approximately 4,000 residents, predominantly Nicobarese tribal communities living in several 
villages. The island has basic facilities such as schools, health centers, and administrative offices. 

 
SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 

• Waste Segregation: 
o Households and public offices segregate waste into biodegradable 

and non-biodegradable categories. 
o Awareness programs by local administration promote eco-friendly 

waste disposal practices. 
• Collection and Disposal: 

o Waste is collected by the Panchayat and sanitation workers regularly. 
o Biodegradable waste is composted locally through traditional 

methods or vermin composting units. 
o Non-biodegradable waste, including plastics and metals, is collected 

and transported periodically to the mainland or larger waste disposal 
centers. 

• Plastic Waste Control: 
o Efforts to reduce single-use plastics include community campaigns 

and regulations by local authorities. 
o Hazardous waste is managed carefully and stored securely before 
o  disposal. 

 

• Sanitation Facilities: 
o Individual households and public buildings use septic tanks and 

soak pits for sewage treatment. 
o Public toilets with proper drainage are maintained in community 

areas. 
• Environmental Protection: 

o No untreated sewage is discharged into water bodies. 
o Periodic inspections ensure compliance with sanitation standards. 

 

19. CHOWRA 
Chowra Island, part of the Nicobar group, is inhabited primarily by the Chowra tribe. The island has several small tribal villages with a population estimated 
around 3,500 residents. The community relies mainly on traditional lifestyles, with limited modern infrastructure. 
 

SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
• Traditional Waste Handling: 

o The tribal population practices natural waste disposal methods, with 
biodegradable waste decomposed locally. 

o Non-biodegradable waste generation is minimal due to limited use of 
plastics and packaged goods. 

• Awareness and Limited Modern Facilities: 

• Traditional Sanitation Practices: 
o Most households use pit latrines or eco-friendly toilets that prevent 

direct discharge into the environment. 
o Greywater typically drains into natural soak pits or surrounding 

vegetation. 
• No Centralized Sewage System: 
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o The administration has initiated environmental awareness programs 
to gradually reduce plastic use and improve sanitation. 

• Waste Collection & Disposal: 
o Waste collection is carried out by local community members and 

Panchayat workers. 
o Non-biodegradable waste is gathered and periodically transported to 

larger disposal sites on Car Nicobar or other islands. 
• Challenges: 

o Logistics and transportation constraints pose challenges in effective 
waste management. 

o Limited availability of proper dumping and segregation facilities. 
 

o There is no centralized sewage treatment plant on the island. 
o Due to low population density and tribal lifestyle, this is currently 

manageable with traditional sanitation. 
• Future Initiatives: 

o Plans are underway to introduce improved sanitation units with septic 
tanks in public buildings and schools. 

o The administration is exploring small-scale STP models suitable for 
island conditions. 

 

20. TERESSA ISLAND 
Teresa Island, part of the Nicobar group, has a population of approximately 5,000 residents, comprising mainly of Nicobarese tribal communities along with 
some government officials and security personnel. The island has basic infrastructure including schools, health centers, and tribal council offices. 
 

SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
• Household Waste Segregation: 

o Waste is segregated at the household level into biodegradable and 
non-biodegradable waste. 

o Awareness campaigns are conducted regularly to encourage proper 
waste management practices among residents. 

• Collection and Disposal: 
o The island has designated collection points and a local team for solid 

waste management. 
o Biodegradable waste is composted locally, while non-biodegradable 

waste is collected and transported to Port Blair or larger disposal 
centers via scheduled shipments. 

• Plastic and Hazardous Waste Control: 
o Efforts are ongoing to minimize single-use plastics and to control 

hazardous waste disposal. 
o Periodic clean-up drives are organized by local administration and 

NGOs. 
 

• Sanitation Facilities: 
o Houses and government buildings use septic tanks and soak pits 

designed to prevent environmental contamination. 
o Public toilets have been constructed in key community areas with 

proper sewage handling. 
• No Direct Discharge: 

o Sewage is treated on-site with no direct discharge into nearby 
water bodies. 

The health department monitors sanitation infrastructure regularly. 

22. Car Nicobar 
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Car Nicobar is the northernmost island of the Nicobar District, and has a significant tribal population, including Nicobarese communities, along with 
government institutions, schools, and security establishments. The population is distributed across 15 tribal villages, with basic urban infrastructure 
developed post-2004 tsunami under the tribal protection framework. 
 

SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
• A new Solid Waste Management (SWM) Cluster is set to commence 

operations shortly. This initiative is part of the ongoing efforts to enhance 
waste management practices and promote a cleaner, more sustainable 
environment. 

 Household-Level Segregation: 
• Waste is segregated at the household level into biodegradable and non-

biodegradable waste. 
• The administration has initiated awareness programs for tribal communities 

to promote safe waste handling. 
 Waste Collection and Disposal: 

• Each village is assigned sanitation workers under the Panchayat or Tribal 
Council system. 

• Waste is collected regularly and sent to designated waste pits or collected at 
centralized locations for transport to the waste management facility. 

 Organic Waste Handling: 
• Biodegradable waste is composted locally through vermi-pits or traditional 

decomposition methods. 
 Non-Biodegradable Waste: 

• Plastic and other recyclable waste is collected and periodically shipped to 
Port Blair or designated mainland facilities through administrative 
arrangements. 

 Challenges and Improvements: 
• Due to remoteness, logistics remain challenging, but proposals are in place 

for plastic baling units and compactors. 
• The District Administration is working toward a centralized waste 

management hub with funding support from the Tribal Affairs and Rural 
Development departments. 
 

Septic Tank System: 
• All individual houses and government buildings are provided with septic 

tanks and soak pits. 
• Construction was standardized post-tsunami under disaster-resilient 

housing projects. 
 No Direct Discharge: 

• There is no direct discharge of sewage into coastal waters. Sanitation 
facilities comply with both tribal welfare norms and coastal regulations. 

 Monitoring and Sanitation Drives: 
• Periodic health and sanitation drives are undertaken with the support of 

the Health Department, and NGOs working in tribal areas. 
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23. AVIS ISLAND 
Avis Island, located near Mayabunder in North & Middle Andaman, is uninhabited and maintained as an eco-sensitive zone. It was previously considered for 
eco-tourism development but currently remains closed to public access and is under the management of the Forest Department. Only occasional visits by forest 
officials and researchers are permitted for monitoring purposes. 
 

SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
No Permanent Waste Generation: 

• Due to the absence of any residential, commercial, or tourism activity, there 
is no routine solid waste generation. 

 Forest Department Protocols: 
• During official visits, a “carry-in, carry-out” waste management policy is 

strictly followed by all personnel. 
• No plastic, packaging, or non-biodegradable material is left behind. 

 No Dumping Zone: 
• Avis Island is designated a no-dumping and no-littering zone, with 

occasional inspections to verify cleanliness and prevent marine debris 
accumulation. 

 Environmental Safeguards: 
• The Forest Department ensures the island remains free from anthropogenic 

waste and human interference through continuous ecological monitoring. 
 

• There is no infrastructure or activity that generates sewage or wastewater. 
• Temporary pit latrines may be used by officials during visits and are 

covered and decommissioned after use. 
 Zero Discharge Policy: 

No human waste or grey water is allowed to enter the island ecosystem 
or surrounding marine waters. 

24. VIPER ISLAND 
Viper Island is a small, historically significant island located near Port Blair. It is uninhabited, with no permanent residents or commercial 
establishments. The island primarily serves as a heritage site and is visited by tourists and officials occasionally. 
 
 

SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
Tourism Waste Handling: 

• Tourists visit the island on a day-trip basis via ferries from Port Blair. 
• The island has designated waste bins, and signage has been installed to 

discourage littering. 
• Waste is collected daily and brought back to Port Blair for proper disposal 

by the Tourism Department and ferry operators. 
 Plastic Waste Control: 

• Viper Island is designated as a “no single-use plastic” zone, with regular 

checks at ferry boarding points. 

No Residential Sewage Generation: 
• As there are no residential or commercial buildings on the island, there is 

no regular sewage output. 
 Temporary Sanitation Facilities: 

• Portable eco-toilets or bio-toilets are provided for tourists during the 
visiting season. 

• These units are maintained by the Tourism Department and removed or 
serviced regularly to ensure no waste enters the natural environment. 

 Zero Discharge Policy: 
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• Awareness boards educate visitors on eco-friendly behavior. 
 No Dumping or Storage: 

• There is no open dumping or long-term storage of any waste on the island. 
 Forest and Tourism Department Monitoring: 

• Regular cleanliness drives and inspections are conducted to ensure the island 
remains clean and waste-free. 
 

All sanitation infrastructures comply with a zero marine discharge policy 
in line with coastal zone norms and island protection guidelines. 

25. FLAT BAY 
Flat Bay Island is a small island near Sri Vijaya Puram, with no permanent residents or commercial establishments. The island is primarily a natural habitat with 
occasional visits by Forest Department personnel and researchers. Flat Bay is a remote and uninhabited area, primarily comprising mangrove creeks and low-lying 
tidal zones. It is not inhabited by any civilian or tribal population, and its ecological character makes it unsuitable for permanent settlement. The area falls under 
protected coastal and forest jurisdiction and may only occasionally be visited by Forest Department or defense personnel for patrolling and ecological assessments. 

 
SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 

 No Regular Waste Generation: 
• As there is no habitation or tourism activity, Flat Bay does not generate 

domestic or commercial solid waste. 
 Monitoring and Cleanliness: 
• Occasional inspections are carried out by the Forest Department and Coast 

Guard/Defense patrols to ensure the bay is free from marine debris or illegal 
dumping. 

 Marine Debris Response (If found): 
• If any drift waste (plastic, fishing nets) is observed in the bay area or 

mangrove fringes, it is collected and removed during monitoring drives. 
 No Dumping or Storage: 
• Flat Bay is a no-waste-storage and no-dumping zone. This is actively 

enforced by local authorities. 

No Sewage Infrastructure: 
• There is no sewage generation or infrastructure in the bay area due to 

the absence of human habitation. 
Temporary Use Protocols: 

• If used as a temporary anchorage or patrol stop, all personnel are 
instructed to carry back all waste and avoid any discharges, in line 
with the Andaman Marine Eco-Sensitive Zone regulations. 
 

26. RED SKIN 

Red Skin Island is a small, uninhabited island located near Port Blair. It has no permanent residents or commercial activity. The island is occasionally visited by the 
Forest Department staff for patrol and ecological monitoring purposes. Red Skin Island is uninhabited, but it is a seasonal tourism destination, open to visitors only 
during specific months of the year (typically between May and October) as per the guidelines of the Department of Environment & Forests and the A&N 
Administration. It lies within the Mahatma Gandhi Marine National Park and is part of an eco-sensitive, protected area. 

SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
Tourist Activity Control: 

• Entry to the island is strictly regulated, with a limited number of tourists 
allowed each day. 

Tourist Activity Control: 
• Entry to the island is strictly regulated, with a limited number of tourists 

allowed each day. 
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• All tourism activities are day-based only, with no overnight stay permitted. 
 Carry-in, Carry-out Policy: 
• Tour operators and visitors are mandated to carry back all non-

biodegradable waste to the mainland (Wandoor). 
• Signage and forest staff are deployed to ensure compliance. 

 Biodegradable Waste: 
• Any minor biodegradable waste (e.g. food peels) is collected and transported 

back daily for composting at designated sites on the mainland. 
 No Dumping Zone: 
• Strict enforcement of “No Dumping” and “No Littering” policies in 

coordination with the Forest Department and local enforcement personnel. 
 Awareness & Monitoring: 
• Visitors are briefed by tour operators and forest guides about environmental 

norms. 
• Daily monitoring is done during the tourist season by the Forest 

Department. 
 

• All tourism activities are day-based only, with no overnight stay 
permitted. 

Carry-in, Carry-out Policy: 
• Tour operators and visitors are mandated to carry back all non-

biodegradable waste to the mainland (Wandoor). 
• Signage and forest staff are deployed to ensure compliance. 

Biodegradable Waste: 
• Any minor biodegradable waste (e.g. food peels) is collected and 

transported back daily for composting at designated sites on the mainland. 
No Dumping Zone: 

• Strict enforcement of “No Dumping” and “No Littering” policies in 

coordination with the Forest Department and local enforcement 
personnel. 

Awareness & Monitoring: 
• Visitors are briefed by tour operators and forest guides about 

environmental norms. 
• Daily monitoring is done during the tourist season by the Forest 

Department. 
 

27. CHATHAM 

Chatham Island, located adjacent to Sri Vijaya Puram, is inhabited and industrial in nature, housing the historic Chatham Sawmill, offices of the Forest 
Department, and some residential quarters for staff. It also attracts domestic and international tourists due to its heritage and historical significance. 

Chatham Island, located within Port Blair city limits, is not residential but hosts key infrastructure, including: 
• The Chatham Sawmill (one of Asia’s oldest and largest), 
• Indian Navy and Forest Department offices, 
• A museum and heritage site, 
• And a small number of staff accommodations. 
• The island receives a steady flow of tourists, students, and officials daily. 

 

SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
Segregation at Source: 

• All waste from the mill, offices, and residential quarters is segregated into 
biodegradable and non-biodegradable at the source. 

Waste Collection & Transport: 
• Solid waste is collected daily and transported to the Port Blair Municipal 

Council (PBMC) disposal system. 

Septic Tanks & Soak Pits: 
• All buildings (offices, mill quarters, canteen, and public toilets) are 

connected to individual septic tanks and soak pits for on-site treatment. 
 

 Monitoring of Coastal Impact: 
• Since the island is adjacent to coastal water, monitoring is done by the 

Pollution Control Committee to ensure no leakage or seepage into the sea. 
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• Forest Department and mill staff oversee proper handling to avoid 
accumulation. 

 
Industrial Waste (Wood Residue): 

• Wood shavings, bark, and sawdust from the Chatham Sawmill are reused 
internally as biomass fuel or mulch, ensuring zero waste generation from 
timber operations. 

Plastic Waste Management: 
• Awareness programs and collection drives are in place to reduce plastic 

usage, especially in tourist and office areas. 

• Plastic waste is sent to authorize recycling units in Sri Vijaya Puram. 

No Open Dumping: 

• The island follows a no-open-dumping policy with routine inspections. 

 Proposal for Up gradation: 
• A proposal is under consideration for upgrading the sanitation system, 

possibly including a modular STP (Sewage Treatment Plant) to serve the 
island’s needs sustainably. 

 

28. East Island 
East Island is located at the northernmost tip of the Andaman group, near the mouth of the Interview Sound. It hosts a very small settlement, primarily comprising 
coast guard, police outpost personnel, lighthouse staff, and a few families involved in fishing. The total population is estimated to be less than 100. East Island 
hosts a very small population, comprising a few civilian households, local tribal residents, and personnel from the police, forest, and lighthouse departments. 
It serves as one of the northernmost inhabited islands in the Andaman group and is under administrative oversight for both civil and security purposes. 

SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
Segregation at Source: Waste is segregated into biodegradable and non-
biodegradable components at the household and institutional level. 

 Community Collection System: Waste is collected regularly and stored in 
designated collection points. Non-biodegradable waste is transported to Diglipur or 
Port Blair for final disposal. 

 Composting of Organic Waste: Organic and kitchen waste is managed through 
pit composting or vermin composting by local households and government quarters. 

 Awareness and Training: Regular awareness programs are conducted by the 
local administration to promote responsible waste disposal and reduce plastic use. 

 No Open Dumping: There is strict prohibition on open dumping or burning of 
waste. Routine inspections are carried out by local authorities. 

 

Septic Tanks & Soak Pits: All buildings, including residential and 
government facilities, are equipped with septic tanks and soak pits for 
sewage treatment. 

 Zero Discharge into Water Bodies: No untreated sewage is released into the 
surrounding marine environment or freshwater sources. 

 Monitoring and Maintenance: Sanitation infrastructure is monitored regularly 
by the local administration and health authorities to ensure compliance with 
health and environmental norms. 

 Proposal for Upgradation: A proposal for the installation of eco-friendly 
toilets and possible introduction of a small-scale decentralized sewage treatment 
unit has been submitted for consideration, depending on population needs and 
feasibility. 
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29. CURLEW ISLAND 
 Curlew Island, located in the northern part of the Andaman group, is uninhabited and designated as a protected natural area. It occasionally hosts short-
term visits by Forest Department staff or scientific researchers, but there is no permanent population or tourism activity. Curlew Island is completely uninhabited, 
with no permanent or temporary population. The island is part of a protected and ecologically sensitive zone under the jurisdiction of the Forest Department, and 
access is restricted for conservation and wildlife protection. 
SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
Zero Waste Generation: As there is no regular human activity, the island does 
not generate any domestic or institutional solid waste. 

 Occasional Official Visits: During rare monitoring visits by the Forest Department 
or researchers, a strict “carry-in, carry-out” waste protocol is enforced. 

 No Dumping Activity: No solid waste is disposed of or stored on the island. The 
island is maintained in its natural and undisturbed condition. 

 Periodic Inspections: Forest Department staff conducts visual inspections to 
ensure the island remains free from marine litter or drift waste. 

No Sewage Sources: There are no sanitation facilities or sewage sources due 
to the absence of human habitation. 

 Temporary Visits: If field camps are established (rarely), portable eco-friendly 
sanitation solutions (such as pit latrines or mobile toilets) are used and dismantled 
post-use. 

 Zero Discharge Policy: No wastewater or human waste is released into the 
island environment or surrounding marine ecosystem. 

 

30. SPIKE ISLANDS  

Spike Island, located near the northern coast of Middle Andaman, is uninhabited. It is under the jurisdiction of the Forest Department and occasionally accessed by 
departmental personnel for patrolling or ecological monitoring. There is no permanent human settlement or tourism-related activity. Spike Island is uninhabited, with 
no permanent civilian or tribal population. Only occasional visits by Forest Department personnel or patrol teams occur for ecological monitoring and protection 
activities. The island is classified as ecologically sensitive, and access is highly restricted. 

SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
Negligible Waste Generation: Due to the absence of permanent habitation, solid 
waste generation is extremely minimal and only arises during brief official 
visits. 

 Carry-back Protocol: All non-biodegradable waste generated during field visits is 
strictly carried back to authorized disposal centers on the mainland (e.g., Port Blair) 
following a "zero litter" protocol. 

 Biodegradable Waste: Any minor organic waste is composted on-site using 
temporary covered pits that are dismantled after use. 

 No Open Dumping: Dumping of waste on the island is strictly prohibited, with 
monitoring conducted during each official visit. 

Most homes utilize individual septic tanks for sewage treatment, while grey 
water is managed onsite through household soak pits—ensuring safe percolation, 
minimal environmental impact, and compliance with Swachh Bharat Mission 
(Gramin) guidelines. 
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 Awareness & Compliance: All visiting personnel are briefed on waste 
management protocols before deployment. 

31. Stewart Islands 
Stewart Island, located near Mayabunder in the North and Middle Andaman district, has a very small and seasonal population, mostly comprising Forest 
Department staff and fisher folk who occasionally stay temporarily. There is no permanent civilian habitation or commercial development. Stewart Island has a 
very sparse and temporary population, primarily consisting of Forest Department personnel and occasional visits by researchers or support staff. There is no 
permanent civilian population, and the island remains under restricted access due to its ecological sensitivity. 
SOLID WASTE MANAGEMENT SEWAGE WASTE MANAGEMENT 
Minimal Waste Generation: Owing to limited and regulated human presence, 
waste generation on the island is minimal. 

 Segregation at Source: All personnel are instructed to segregate waste into 
biodegradable and non-biodegradable categories at the source. 

 Biodegradable Waste: Organic waste is composted on-site using covered compost 
pits, reducing environmental impact. 

 Non-biodegradable Waste: Plastic and inorganic waste is stored securely and 
transported off the island during regular supply or patrol movements, primarily to 
Port Blair for appropriate disposal. 

 No Dumping Practices: Strict rules prohibit open dumping or littering, with 
routine monitoring by Forest Department staff. 

 

Sanitation Facilities: Temporary field camps and quarters are equipped with 
septic tanks or eco-friendly pit latrines. 

 Zero Discharge Policy: No untreated wastewater or sewage is discharged into 
the sea or natural water bodies surrounding the island. 

 Monitoring Measures: The Forest Department ensures that all activities 
comply with environmental guidelines and that sanitation practices do not affect 
the surrounding ecosystem. 
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Waste Collection details for the month of May 2024

Date Total (kg) Dry waste (kg) Wet waste (kg)

Domestic Hazardous 

Waste & Sanitary 

Waste (kg)

Inert/ reject 

waste(kg)

01-05-2024 41,530.00        18,143 21,847 80  1,460 

02-05-2024 78,619.00        34,347 41,358 150  2,764 

03-05-2024 72,639.00        31,733 38,213 139  2,554 

04-05-2024 72,669.00        31,747 38,228 139  2,555 

05-05-2024 26,497.00        11,576 13,938 51  932 

06-05-2024 78,110.00        34,125 41,090 149  2,746 

07-05-2024 70,745.00        30,907 37,216 135  2,487 

08-05-2024 62,981.00        27,515 33,132 120  2,214 

09-05-2024 46,494.00        20,312 24,458 89  1,635 

10-05-2024 73,550.00        32,132 38,691 141  2,586 

11-05-2024 70,446.00        30,776 37,058 135  2,477 

12-05-2024 27,551.00        12,036 14,493 53  969 

13-05-2024 77,932.00        34,047 40,996 149  2,740 

14-05-2024 64,043.00        27,979 33,690 122  2,252 

15-05-2024 58,114.00        25,389 30,571 111  2,043 

16-05-2024 73,340.00        32,041 38,581 140  2,578 

17-05-2024 46,505.00        20,317 24,464 89  1,635 

18-05-2024 65,936.00        28,806 34,686 126  2,318 

19-05-2024 29,386.00        12,838 15,459 56  1,033 

20-05-2024 65,383.00        28,564 34,395 125  2,299 

21-05-2024 54,231.00        23,692 28,528 104  1,907 

22-05-2024 51,542.00        22,517 27,114 99  1,812 

23-05-2024 48,891.00        21,359 25,719 94  1,719 

24-05-2024 59,794.00        26,123 31,455 114  2,102 

25-05-2024 50,322.00        21,985 26,472 96  1,769 

26-05-2024 36,134.00        15,786 19,008 69  1,271 

27-05-2024 76,838.00        33,569 40,421 147  2,701 

28-05-2024 52,905.00        23,113 27,831 101  1,860 

29-05-2024 57,016.00        24,909 29,993 109  2,005 

30-05-2024 44,478.00        19,431 23,398 85  1,564 

31-05-2024 55,615.00        24,297 29,257 106  1,955 

Total waste (kg) 17,90,236.00   7,82,111.00       9,41,760.00       3,423.00 62,942.00     

Average TPD 57.75 25.23 30.38 0.11  2.03 

ANNEXURE-I 
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Waste Collection details for the month of June 2024

Date Dry waste (kg) Wet waste (kg)

Domestic Hazardous 

Waste & Sanitary 

Waste (kg)

Inert/ reject 

waste(kg)

01-06-2024 61,972 27,609 30,920 175 3,268 

02-06-2024 25,594 11,403 12,769 72 1,350 

03-06-2024 68,389 30,468 33,899 205 3,817 

04-06-2024 47,406 21,120 23,597 137 2,552 

05-06-2024 42,198 18,800 21,498 97 1,803 

06-06-2024 42,048 18,733 21,257 105 1,953 

07-06-2024 50,440 22,472 25,165 143 2,660 

08-06-2024 54,216 24,154 27,050 153 2,859 

09-06-2024 25,624 11,416 12,785 72 1,351 

10-06-2024 63,603 28,336 31,234 205 3,828 

11-06-2024 57,943 25,814 28,910 164 3,055 

12-06-2024 47,555 21,186 23,726 135 2,508 

13-06-2024 49,766 22,171 24,886 138 2,571 

14-06-2024 52,143 23,230 26,017 147 2,749 

15-06-2024 58,856 26,221 29,366 166 3,103 

16-06-2024 23,470 10,456 11,711 66 1,237 

17-06-2024 43,574 19,413 21,740 123 2,298 

18-06-2024 54,147 24,123 27,016 153 2,855 

19-06-2024 48,322 21,528 24,109 137 2,548 

20-06-2024 74,157 33,037 37,000 210 3,910 

21-06-2024 49,145 21,895 24,520 139 2,591 

22-06-2024 59,941 26,704 29,906 170 3,161 

23-06-2024 24,042 10,711 11,995 68 1,268 

24-06-2024 73,537 32,761 36,691 208 3,877 

25-06-2024 48,445 21,583 24,171 137 2,554 

26-06-2024 46,577 20,751 23,238 132 2,456 

27-06-2024 45,931 20,463 22,916 130 2,422 

28-06-2024 55,520 24,735 27,701 157 2,927 

29-06-2024 61,248 27,286 30,560 173 3,229 

30-06-2024 29,291 13,050 14,614 83 1,544 

Total waste (kg) 14,85,100.00   6,61,629.00       7,40,967.00       4,200.00 78,304.00     

Average TPD 49.50 22.05 24.70 0.14 2.61 

Total (kg)
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Waste Collection details for the month of July 2024

Date Total (kg) Dry waste (kg) Wet waste (kg)

Domestic Hazardous 

Waste & Sanitary 

Waste (kg)

Inert/ reject 

waste(kg)

01-07-2024 66,462 25,774 34,599 132 5,957 

02-07-2024 57,579 22,329 29,975 114 5,161 

03-07-2024 60,080 23,299 31,277 119 5,385 

04-07-2024 59,171 22,947 30,804 117 5,303 

05-07-2024 61,954 24,026 32,252 123 5,553 

06-07-2024 58,070 22,520 30,230 115 5,205 

07-07-2024 28,803 11,170 14,994 57 2,582 

08-07-2024 63,804 24,743 33,215 127 5,719 

09-07-2024 59,401 23,036 30,923 118 5,324 

10-07-2024 68,755 26,664 35,793 136 6,162 

11-07-2024 66,487 25,784 34,612 132 5,959 

12-07-2024 69,124 26,807 35,985 137 6,195 

13-07-2024 67,295 26,097 35,033 134 6,031 

14-07-2024 28,083 10,891 14,619 56 2,517 

15-07-2024 76,528 29,678 39,839 152 6,859 

16-07-2024 64,191 24,894 33,417 127 5,753 

17-07-2024 38,693 15,005 20,143 77 3,468 

18-07-2024 76,832 29,796 39,998 152 6,886 

19-07-2024 71,041 27,550 36,983 141 6,367 

20-07-2024 66,197 25,672 34,461 131 5,933 

21-07-2024 31,624 12,264 16,463 63 2,834 

22-07-2024 75,073 29,114 39,082 149 6,728 

23-07-2024 69,434 26,927 36,146 138 6,223 

24-07-2024 65,838 25,532 34,274 131 5,901 

25-07-2024 62,606 24,279 32,592 124 5,611 

26-07-2024 62,328 24,171 32,447 124 5,586 

27-07-2024 66,223 25,682 34,475 131 5,935 

28-07-2024 39,966 15,499 20,805 80 3,582 

29-07-2024 75,246 29,181 39,172 149 6,744 

30-07-2024 66,458 25,773 34,597 132 5,956 

31-07-2024 60,963 23,642 31,736 121 5,464 

Total waste (kg) 18,84,309.00  7,30,746.00      9,80,941.00       3,739.00 1,68,883.00 

Average TPD 60.70 23.54 31.60 0.12 5.44 
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Waste Collection details for the month of August 2024

Date Dry waste (kg) Wet waste (kg)

Domestic Hazardous 

Waste & Sanitary 

Waste (kg)

Inert/ reject 

waste(kg)

01-08-2024 98,844 40,049 50,862 188 7,745 

02-08-2024 1,01,229 41,015 52,089 193 7,932 

03-08-2024 90,108 36,509 46,367 172 7,060 

04-08-2024 42,926 17,392 22,088 82 3,364 

05-08-2024 85,161 34,505 43,821 162 6,673 

06-08-2024 85,252 34,542 43,868 162 6,680 

07-08-2024 76,808 31,121 39,523 146 6,018 

08-08-2024 90,495 36,666 46,566 172 7,091 

09-08-2024 82,592 33,464 42,499 157 6,472 

10-08-2024 81,199 32,900 41,782 155 6,362 

11-08-2024 46,188 18,714 23,767 88 3,619 

12-08-2024 95,588 38,730 49,186 182 7,490 

13-08-2024 95,840 38,832 49,316 182 7,510 

14-08-2024 1,00,951 40,940 51,993 102 7,916 

15-08-2024 4,476 1,776 2,256 99 345 

16-08-2024 1,02,119 41,376 52,547 194 8,002 

17-08-2024 1,02,064 41,354 52,519 194 7,997 

18-08-2024 70,931 28,739 36,499 135 5,558 

19-08-2024 53,564 21,703 27,562 102 4,197 

20-08-2024 91,845 37,213 47,260 175 7,197 

21-08-2024 77,953 31,585 40,112 148 6,108 

22-08-2024 64,313 26,058 33,093 123 5,039 

23-08-2024 56,094 22,728 28,864 107 4,395 

24-08-2024 65,047 26,355 33,471 124 5,097 

25-08-2024 32,164 13,032 16,550 62 2,520 

26-08-2024 61,244 24,814 31,514 117 4,799 

27-08-2024 65,027 26,347 33,461 124 5,095 

28-08-2024 60,147 24,370 30,949 115 4,713 

29-08-2024 65,420 26,506 33,663 125 5,126 

30-08-2024 75,782 30,705 38,995 144 5,938 

31-08-2024 65,580 26,571 33,745 125 5,139 

Total waste (kg) 22,86,951.00   9,26,611.00       11,76,787.00     4,356.00 1,79,197.00  

Average TPD 73.77 29.89 37.96 0.14  5.78 

Total (kg)
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Waste Collection details for the month of September 2024

Date Dry waste (kg) Wet waste (kg)

Domestic Hazardous 

Waste & Sanitary 

Waste (kg)

Inert/ reject 

waste(kg)

01-09-2024 36,180 15,218 17,805 72 3,085 

02-09-2024 73,604 30,938 36,243 145 6,278 

03-09-2024 76,604 32,223 37,699 151 6,531 

04-09-2024 67,579 28,427 33,258 133 5,761 

05-09-2024 79,436 33,414 39,093 157 6,772 

06-09-2024 77,416 32,564 38,099 153 6,600 

07-09-2024 61,598 25,911 30,314 122 5,251 

08-09-2024 43,239 18,188 21,280 85 3,686 

09-09-2024 91,450 38,468 45,006 180 7,796 

10-09-2024 71,783 30,195 35,326 142 6,120 

11-09-2024 74,037 31,143 36,436 146 6,312 

12-09-2024 69,418 29,200 34,163 137 5,918 

13-09-2024 66,285 27,882 32,621 131 5,651 

14-09-2024 55,325 23,272 27,227 109 4,717 

15-09-2024 39,749 16,720 19,561 79 3,389 

16-09-2024 45,336 19,070 22,311 90 3,865 

17-09-2024 77,002 32,390 37,895 152 6,565 

18-09-2024 69,773 29,349 34,338 138 5,948 

19-09-2024 78,787 33,141 38,774 155 6,717 

20-09-2024 69,073 29,055 33,993 136 5,889 

21-09-2024 75,913 31,932 37,359 150 6,472 

22-09-2024 40,864 17,189 20,110 81 3,484 

23-09-2024 86,544 36,404 42,591 171 7,378 

24-09-2024 68,930 28,995 33,923 136 5,876 

25-09-2024 78,060 32,835 38,416 154 6,655 

26-09-2024 71,356 30,015 35,117 141 6,083 

27-09-2024 71,604 30,120 35,239 141 6,104 

28-09-2024 56,474 23,755 27,793 111 4,815 

29-09-2024 30,328 12,757 14,925 60 2,586 

30-09-2024 81,171 34,144 39,947 160 6,920 

Total waste (kg) 19,84,918.00  8,34,914.00      9,76,862.00       3,918.00 1,69,224.00 

Average TPD 66.16 27.83 32.56 0.13 5.64 

Total (kg)
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Waste Collection details for the month of October 2024

Date Total (kg) Dry waste (kg) Wet waste (kg)

Domestic Hazardous 

Waste & Sanitary 

Waste (kg)

Inert/ reject 

waste(kg)

01-10-2024 66,520 30,221 32,901 158 3,240 

02-10-2024 44,937 20,415 22,226 107 2,189 

03-10-2024 67,213 30,536 33,244 159 3,274 

04-10-2024 80,941 36,772 40,034 192 3,943 

05-10-2024 76,139 34,591 37,659 180 3,709 

06-10-2024 33,834 15,371 16,735 80 1,648 

07-10-2024 84,252 38,277 41,672 199 4,104 

08-10-2024 61,259 27,831 30,299 145 2,984 

09-10-2024 78,131 35,496 38,644 185 3,806 

10-10-2024 77,676 35,289 38,419 184 3,784 

11-10-2024 56,906 25,853 28,146 135 2,772 

12-10-2024 67,953 30,872 33,610 161 3,310 

13-10-2024 35,284 16,030 17,451 84 1,719 

14-10-2024 94,126 42,763 46,555 223 4,585 

15-10-2024 84,477 38,379 41,783 200 4,115 

16-10-2024 74,658 33,918 36,926 177 3,637 

17-10-2024 80,682 36,655 39,906 191 3,930 

18-10-2024 73,327 33,313 36,268 174 3,572 

19-10-2024 85,524 38,855 42,301 202 4,166 

20-10-2024 45,077 20,479 22,295 107 2,196 

21-10-2024 89,679 40,742 44,356 212 4,369 

22-10-2024 75,358 34,236 37,273 178 3,671 

23-10-2024 69,110 31,397 34,182 164 3,367 

24-10-2024 75,939 34,500 37,560 180 3,699 

25-10-2024 69,884 31,749 34,565 166 3,404 

26-10-2024 71,964 32,694 35,594 170 3,506 

27-10-2024 39,095 17,761 19,336 93 1,905 

28-10-2024 79,212 35,987 39,178 188 3,859 

29-10-2024 68,828 31,269 34,043 163 3,353 

30-10-2024 63,097 28,665 31,208 150 3,074 

31-10-2024 29,350 13,334 14,516 70 1,430 

Total waste (kg) 21,00,432.00  9,54,250.00       10,38,885.00     4,977.00 1,02,320.00  

Average TPD 67.75 30.78 33.51 0.16 3.30 
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नगर पालिका पररषद 
Office of Municipal Council 

श्री लिजया पुरम 
Sri Vijaya Puram 

Details of Existing Wet waste Facilities: 

S. No Composting facility Capacity Area in sqm. Remarks 

1. At Brookshabad 5 TPD 250 38 Pits 

2. At Gandhi Park 5 TPD 288 28 Pits 

3. At Anarkali-1 3 TPD 100 02 Pits 

4. At Anarkali-2 2 TPD 100 Windrow 

5. At Brichgunj 2 TPD 130 03 Pits 

6. At Junglighat 1 TPD 60 07 Pits 

7. At Garacharama-1 5 TPD 265 18 Pits 

8. At Garacharama-2 3 TPD 105 Windrow 

9. 
Coconut waste shredding facility at 
Brookshabad 

4 TPD 200 Mechanized 

10. Junglighat Fish waste processing Unit 2 TPD 170 Mechanized 

11. Electric composting unit 0.5TPD 100 Mechanized 

Total 32.5 TPD 1768 in sqm. 

NOTE: TPD- Tons per day. 

Sanitary Officer 
Municipal Council 

Annexure-II
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1 

Details of existing wet waste facilities in SVPMC Area along with photographs 

S.No. Name /Location/Technology Design Capacity 
(TPD) 

1. Gandhi Park Vermi Compost Facility 5.0 

2. Brookshabad Compost Facility 5.0 
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2 

3. Anarkali Compost Facility-1&2 5.0 

(3.0 & 2.0) 

4. Brichgunj composting unit 2.00 
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3 

5. Junglighat compost unit: 1.0 

6. Garacharama compost plant: 8.0 

(5.0 & 3.0) 

7. Junglighat Electric Composting Unit 0.25 
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4 

8. Mohanpura Electric Composting unit 0.25 

9. Fish waste processing unit 2.0 

10. Coconut Shredding unit 4.0 

TOTAL 32.5 TPD 
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Summary of Compost produced at SVPMC's wet/ organic waste facllltles 

Average per day Wet Average compost Average compost 

Month waste collected & produced (raw) In produced (sieved) In

processed In TPD TPD TPD 

Mav, 2024 30.38 2.43 1.94 
June,2024 24.7 1.98 1.58 
Julv, 2024 31.6 2.53 2.03 
August, 2024 37.96 3.1 2.48 
September, 2024 32.56 2.6 2.08 
October, 2024 33.51 2.68 2.14 
Average 31.79 2.56 2.03 

ANNEXURE-III
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Weighbridge Detalla for the month of May 2024 

Compost Compost 

Date Total (kg) Wet waste (kg) production-raw production-sieved 

(In kgs.) (In kgs.) 

01-05-2024 41,530.00 21,847 1,747.76 1,398.21 

02-05-2024 78,619.00 41,358 3,308.64 2,646.91 

03-05-2024 72,639.00 38,213 3,057.04 2,445.63 

04-05-2024 72,669.00 38,228 3,058.24 2,446.59 

05-05-2024 26,497.00 13,938 1,115.04 892.03 

06-05-2024 78,110.00 41,090 3,287.20 2,629.76 

07-05-2024 70,745.00 37,216 2,977.28 2,381.82 

08-05-2024 62,981.00 33,132 2,650.56 2,120.45 

09-05-2024 46,494.00 24,458 1,956.64 1,565.31 

10-05-2024 73,550.00 38,691 3,095.28 2,476.22 

11-05-2024 70,446.00 37,058 2,964.64 2,371.71 

12-05-2024 27,551.00 14,493 1,159.44 927.55 

13-05-2024 77,932.00 40,996 3,279.68 2,623.74 
14-05-2024 64,043.00 33,690 2,695.20 2,156.16 
15-05-2024 58,114.00 30,571 2,445.68 1,956.54 
16-05-2024 73,340.00 38,581 3,086.48 2,469.18 
17-05-2024 46,505.00 24,464 1,957.12 1,565.70 
18-05-2024 65,936.00 34,686 2,774.88 2,219.90 
19-05-2024 29,386.00 15,459 1,236.72 989.38 
20-05-2024 65,383.00 34,395 2,751.60 2,201.28 
21-05-2024 54,231.00 28,528 2,282.24 1,825.79 
22-05-2024 51,542.00 27,114 2,169.12 1,735.30 
23-05-2024 59,794.00 31,455 2,516.40 2,013.12 
24-05-2024 48,891.00 25,719 2,057.52 1,646.02 
25-05-2024 50,322.00 26,472 2,117.76 1,694.21 
26-05-2024 36,134.00 19,008 1,520.64 1,216.51 
27-05-2024 76,838.00 40,421 3,233.68 2,586.94 
28-05-2024 52,905.00 27,831 2,226.48 1,781.18 
29-05-2024 57,016.00 29,993 2,399.44 1,919.55 
30-05-2024 44,478.00 23,398 1,871.84 1,497.47 
31-05-2024 55,615.00 29,257 2,340.56 1,872.45 

Total waste TPM 17,90,236.00 9,41,760.00 75,340.80 60,272.64 
Average TPD 57.75 30.38 2.43 1.94 
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Waste Collectlon dotalls for the month of June 2024 

Compost Compost 

Date 
Total waste Wet waste production-raw production-sieved 

(kg) (kg) (In kas.) (In kas.) 

01-06-2024 61,972 30,920 2,473.60 1,978.88 

02-06-2024 25,594 12,769 1,021 .52 817.22 

03-06-2024 68,389 33,899 2,711.92 2,169.54 

04-06-2024 47,406 23,597 1,887.76 1,510.21 

05-06-2024 42,198 21,498 1,719.84 1,375.87 

06-06-2024 42,048 21,257 1,700.56 1,360.45 

07-06-2024 50,440 25,165 2,013.20 1,610.56 

08-06-2024 54,216 27,050 2,164.00 1,731.20 

09-06-2024 25,624 12,785 1,022.80 818.24 

10-')6-2024 63,603 31,234 2,498.72 1,998.98 

11-1)6-2024 57,943 28,910 2,312.80 1,850.24 

12-06-2024 47,555 23,726 1,898.08 1,518.46 
13-06-2024 49,766 24,886 1,990.88 1,592.70 
14-06-2024 52,143 26,017 2,081.36 1,665.09 
15-06-2024 58,856 29,366 2,349.28 1,879.42 
16-06-2024 23,470 11,711 936.88 749.50 
17-06-2024 74,157 37,000 2,960.00 2,368.00 
18-06-2024 54,147 27,016 2,161.28 1,729.02 
19-06-2024 48,322 24,109 1,928.72 1,542.98 
20-06-2024 43,574 21,740 1,739.20 1,391.36 
21-06-2024 49,145 24,520 1,961.60 1,569.28 
22-06-2024 59,941 29,906 2,392.48 1,913.98 
23-06-2024 24,042 11,995 959.60 767.68 
24-06-2024 73,537 36,691 2,935.28 2,348.22 
25-06-2024 48,445 24,171 1,933.68 1,546.94 
26-06-2024 46,577 23,238 1,859.04 1,487.23 
27-06-2024 45,931 22,916 1,833.28 1,466.62 
28-06-2024 55,520 27,701 2,216.08 1,772.86 
29-06-2024 61,248 30,560 2,444.80 1,955.84 
30-06-2024 29,291 14,614 1,169.12 935.30 

Total waste TPM 14,85, 100.00 7,40,967.00 59,277.36 47,421.89 
Average TPD 49.50 24.70 1.98 1.58 
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Waste Collectlon detalls for the month of July 2024 

Compost Compost 

Date Total (kg) Wet waste (kg) production-raw production-
(In kgs.) sieved (In kgs.) 

01-07-2024 66,462 34,599 2,767.92 2,214.34 

02-07-2024 57,579 29,975 2,398.00 1,918.40 

03-07-2024 60,080 31 ,277 2,502.16 2,001.73 

04-07-2024 59,171 30,804 2,464.32 1,971.46 

05-07-2024 61 ,954 32,252 2,580.16 2,064.13 

06-07-2024 58,070 30,230 2,418.40 1,934.72 

07-07-2024 28,803 14,994 1,199.52 959.62 

08-07-2024 63,804 33,215 2,657.20 2,125.76 

09-07-2024 59,401 30,923 2,473.84 1,979.07 

10-07-2024 38,693 20,143 1,611.44 1,289.15 

11-07-2024 66,487 34,612 2,768.96 2,215.17 

12-07-2024 69,124 35,985 2,878.80 2,303.04 

13-07-2024 67,295 35,033 2,802.64 2,242.11 

14-07-2024 28,083 14,619 1,169.52 935.62 
15-07-2024 76,528 39,839 3,187.12 2,549.70 
16-07-2024 64,191 33,417 2,673.36 2,138.69 
17-07-2024 68,755 35,793 2,863.44 2,290.75 
18-07-2024 76,832 39,998 3,199.84 2,559.87 
19-07-2024 71,041 36,983 2,958.64 2,366.91 
20-07-2024 66,197 34,461 2,756.88 2,205.50 
21-07-2024 31,624 16,463 1,317.04 1,053.63 
22-07-2024 75,073 39,082 3,126.56 2,501.25 
23-07-2024 69,434 36,146 2,891.68 2,313.34 
24-07-2024 65,838 34,274 2,741.92 2,193.54 
25-07-2024 62,606 32,592 2,607.36 2,085.89 
26-07-2024 62,328 32,447 2,595.76 2,076.61 
27-07-2024 66,223 34,475 2,758.00 2,206.40 
28-07-2024 39,966 20,805 1,664.40 1,331.52 
29-07-2024 75,246 39,172 3,133.76 2,507.01 
30-07-2024 66,458 34,597 2,767.76 2,214.21 
31-07-2024 60,963 31,736 2,538.88 2,031.10 

Total waste TPM 18,84,309.00 9,80,941.00 78,475.28 62,780.22 
Averaqe TPD 60.78 31.64 2.53 2.03 

~ 
Af-_ul ( 3/w /:;;. Wfr)} 

L 
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Weighbridge Details for the month of August 2024 

Compost Compost 

Date Total (kg) Wet waste (kg) production-raw (In production-sieved 
kgs.) (In kgs.) 

01-08-2024 98,844 50,862 4,068.96 3,255.17 

02-08-2024 1,01 ,229 52,089 4,167.12 3,333.70 

03-08-2024 90,108 46,367 3,709.36 2,967.49 

04-08-2024 42,926 22,088 1,767.04 1,413.63 

05-08-2024 85,161 43,821 3,505.68 2,804.54 

06-08-2024 85,252 43,868 3,509.44 2,807.55 

07-08-2024 76,808 39,523 3,161.84 2,529.47 

08-08-2024 90,495 46,566 3,725.28 2,980.22 

09-08-2024 82,592 42,499 3,399.92 2,719.94 

10-08-2024 81,199 41,782 3,342.56 2,674.05 

11-08-2024 46,188 23,767 1,901.36 1,521 .09 

12-08-2024 95,588 49,186 3,934.88 3,147.90 

13-08-2024 95,840 49,316 3,945.28 3,156.22 

14-08-2024 1,03,935 53,497 4,279.76 3,423.81 
15-08-2024 46,188 23,767 1,901.36 1,521.09 
16-08-2024 1,02,119 52,547 4,203.76 3,363.01 
17-08-2024 70,931 36,499 2,919.92 2,335.94 
18-08-2024 53,564 27,562 2,204.96 1,763.97 
19-08-2024 91,845 47,260 3,780.80 3,024.64 
20-08-2024 1,02,064 52,519 4,201.52 3,361 .22 
21-08-2024 77,953 40,112 3,208.96 2,567.17 
22-08-2024 64,313 33,093 2,647.44 2,117.95 
23-08-2024 56,094 28,864 2,309.12 1,847.30 
24-08-2024 65,047 33,471 2,677.68 2,142.14 
25-08-2024 32,164 16,550 1,324.00 1,059.20 
26-08-2024 61,244 31 ,514 2,521.12 2,016.90 
27-08-2024 65,027 33,461 2,676.88 2,141.50 
28-08-2024 60,147 30,949 2,475.92 1,980.74 
29-08-2024 65,420 33,663 2,693.04 2,154.43 
30-08-2024 75,782 38,995 3,119.60 2,495.68 
31-08-2024 65,580 33,745 2,699.60 2,159.68 

Total waste TPM 23,31,647.00 11,99,802.00 95,984.16 76,787.33 
Average TPD 75.21 38.70 3.10 2.48 

Page 53 of 1410

532750



Weighbridge Detall1 for the month of September 2024 

Wet waste 
Compost Compost 

Date Total (kg) (kg) 
production-raw (In production-sieved 

kgs.) (In kgs.) 

01-09-2024 36,180 17,805 1,424.40 1,139.52 

02-09--2024 73,604 36,243 2,899.44 2,319.55 
03-09-2024 76,604 37,699 3,015.92 2,412.74 
04-09-2024 67,579 33,258 2,660.64 2,128.51 
05-09-2024 79,436 39,093 3,127.44 2,501 .95 
06-09-2024 77,416 38,099 3,047.92 2,438.34 
07-09-2024 61,598 30,314 2,425.12 1,940.10 
08-09-2024 43,239 21,280 1,702.40 1,361.92 
09-09-2024 91,450 45,006 3,600.48 2,880.38 
10-09-2024 71,783 35,326 2,826.08 2,260.86 
11-09-2024 74,037 36,436 2,914.88 2,331.90 
12-09-2024 69,418 34,163 2,733.04 2,186.43 
13-09-2024 66,285 32,621 2,609.68 2,087.74 
14-09-2024 55,325 27,227 2,178.16 1,742.53 
15-09-2024 39,749 19,561 1,564.88 1,251.90 
16-09-2024 77,002 37,895 3,031.60 2,425.28 
17-09-2024 45,336 22,311 1,784.88 1,427.90 
18-09-2024 69,773 34,338 2,747.04 2,197.63 
19-09-2024 78,787 38,774 3,101.92 2,481.54 
20-09-2024 69,073 33,993 2,719.44 2,175.55 
21-09-2024 75,913 37,359 2,988.72 2,390.98 
22-09-2024 40,864 20,110 1,608.80 1,287.04 
23-09-2024 86,544 42,591 3,407.28 2,725.82 
24-09-2024 68,930 33,923 2,713.84 2,171.07 
25-09-2024 78,060 38,416 3,073.28 2,458.62 
26-09-2024 71,356 35,117 2,809.36 2,247.49 
27-09-2024 71,604 35,239 2,819.12 2,255.30 
28-09-2024 56,474 27,793 2,223.44 1,778.75 
29-09-2024 30,328 14,925 1,194.00 955.20 
30-09-2024 81,171 39,947 3,195.76 2,556.61 

Total waste TPM 19,84,918.00 9, 76,862.00 78,148.96 62,519.17 
Averaae TPD 66.16 32.56 2.60 2.08 
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Waste Collectlon detall1 for the month of October 2024 

Compost Compost 
Date Total (kg) Wet waste (kg) production-raw production-sieved 

(In kgs.) (In kgs.) 

01-10-2024 66,520 32,901 2,632.08 2,105.66 
02-10-2024 44,937 22,226 1,778.08 1,422.46 
03-10-2024 67 213 33 244 2,659.52 2,127.62 
04-10-2024 80,941 40,034 3,202.72 2,562.18 
05-10-2024 76,139 37,659 3,012.72 2,410.18 
06-10-2024 33,834 16,735 1,338.80 1,071.04 
07-10-2024 84,252 41,672 3,333.76 2,667.01 
08-10-2024 61,259 30,299 2,423.92 1,939.14 
09-10-2024 78,131 38,644 3,091.52 2,473.22 
10-10-2024 77,676 38,419 3,073.52 2,458.82 
11-10-2024 56,906 28,146 2,251.68 1,801.34 
12-10-2024 67,953 33,610 2,688.80 2,151.04 
13-10-2024 35,284 17,451 1,396.08 1,116.86 
14-10-2024 94,126 46,555 3,724.40 2,979.52 
15-10-2024 84,477 41,783 3,342.64 2,674.11 
16-10-2024 74,658 36,926 2,954.08 2,363.26 
17-10-2024 80,682 39,906 3,192.48 2,553.98 
18-10-2024 73,327 36,268 2,901.44 2,321.15 
19-10-2024 85,524 42,301 3,384.08 2,707.26 
20-10-2024 45,077 22,295 1,783.60 1,426.88 
21-10-2024 89,679 44,356 3,548.48 2,838.78 
22-10-2024 75,358 37,273 2,981.84 2,385.47 
23-10-2024 69,110 34,182 2,734.56 2,187.65 
24-10-2024 75,939 37,560 3,004.80 2,403.84 
25-10-2024 69,884 34,565 2,765.20 2,212.16 
26-10-2024 71,964 35,594 2,847.52 2,278.02 
27-10-2024 39,095 19,336 1,546.88 1,237.50 
28-10-2024 79,212 39,178 3,134.24 2,507.39 
29-10-2024 68,828 34,043 2,723.44 2,178.75 
30-10-2024 63,097 31,208 2,496.64 1,997.31 
31-10-2024 29,350 14,516 1,161.28 929.02 

Total waste TPM 21,00,432.00 10,38,885.00 83,110.80 66,488.64 
Averaqe TPD 67.76 33.51 2.68 2.14 
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Month

Average per day Wet 

waste collected & 

processed in TPD

Average compost 

produced (raw) in 

TPD

Average compost 

produced (sieved) in 

TPD

Nov., 2024 36.95 2.59 2.07

Dec., 2024 36.74 2.57 2.06

Jan, 2025 33.25 2.66 2.13

Feb., 2025 32.46 2.60 2.08

March, 2025 32.15 2.57 2.06

April, 2025 34.71 2.43 1.94

May, 2025 34.14 2.73 2.18

June, 2025 33.12 2.65 2.12

July, 2025 37.90 2.65 2.12

Average 34.60 2.61 2.08

Summary of Compost produced at SVPMC's wet/ organic waste facilities

ANNEXURE-IV
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Date Total (kg)
Wet waste 

(kg)

Compost 

production-raw 

(in kgs.)

Compost 

production-

sieved (in kgs.)

01-11-2024           68,601           32,997                      2,310                  1,848 

02-11-2024           90,037           43,308                      3,032                  2,425 

03-11-2024           49,226           23,678                      1,657                  1,326 

04-11-2024           89,571           43,084                      3,016                  2,413 

05-11-2024           83,556           40,190                      2,813                  2,251 

06-11-2024           88,510           42,573                      2,980                  2,384 

07-11-2024           82,773           39,814                      2,787                  2,230 

08-11-2024           87,476           42,076                      2,945                  2,356 

09-11-2024           82,159           39,518                      2,766                  2,213 

10-11-2024           41,128           19,783                      1,385                  1,108 

11-11-2024           87,124           41,907                      2,933                  2,347 

12-11-2024           84,193           40,497                      2,835                  2,268 

13-11-2024           91,450           43,987                      3,079                  2,463 

14-11-2024           76,521           36,807                      2,576                  2,061 

15-11-2024           60,050           28,884                      2,022                  1,618 

16-11-2024           81,242           39,077                      2,735                  2,188 

17-11-2024           43,807           21,071                      1,475                  1,180 

18-11-2024           94,340           45,378                      3,176                  2,541 

19-11-2024           74,900           36,027                      2,522                  2,018 

20-11-2024           84,140           40,471                      2,833                  2,266 

21-11-2024           79,501           38,240                      2,677                  2,141 

22-11-2024           71,207           34,251                      2,398                  1,918 

23-11-2024           79,077           38,036                      2,663                  2,130 

24-11-2024           38,090           18,321                      1,282                  1,026 

25-11-2024           93,457           44,953                      3,147                  2,517 

26-11-2024           83,311           40,073                      2,805                  2,244 

27-11-2024           81,425           39,165                      2,742                  2,193 

28-11-2024           75,964           36,539                      2,558                  2,046 

29-11-2024           93,755           45,096                      3,157                  2,525 

30-11-2024           67,766           32,595                      2,282                  1,825 

Total weight in 

kgs.
     23,04,357      11,08,396                    77,588                62,070 

Average TPD             76.81             36.95                        2.59                    2.07 

Compost details for the month of November 2024

Page 57 of 1410

572754



Date Total (kg)
Wet waste 

(kg)

Compost 

production-raw 

(in kgs.)

Compost 

production-

sieved (in kgs.)

01-12-2024           43,066           20,465                      1,433                  1,146 

02-12-2024           89,218           42,396                      2,968                  2,374 

03-12-2024           77,335           36,750                      2,572                  2,058 

04-12-2024           97,050           46,118                      3,228                  2,583 

05-12-2024           76,913           36,549                      2,558                  2,047 

06-12-2024           81,109           38,543                      2,698                  2,158 

07-12-2024           84,494           40,152                      2,811                  2,248 

08-12-2024           39,603           18,819                      1,317                  1,054 

09-12-2024           98,379           46,750                      3,272                  2,618 

10-12-2024           91,554           43,506                      3,045                  2,436 

11-12-2024           81,408           38,685                      2,708                  2,166 

12-12-2024           77,154           36,664                      2,566                  2,053 

13-12-2024           85,370           40,568                      2,840                  2,272 

14-12-2024           84,181           40,003                      2,800                  2,240 

15-12-2024           43,900           20,861                      1,460                  1,168 

16-12-2024        1,04,049           49,444                      3,461                  2,769 

17-12-2024           94,981           45,135                      3,159                  2,528 

18-12-2024           84,519           40,163                      2,811                  2,249 

19-12-2024           79,512           37,784                      2,645                  2,116 

20-12-2024           70,658           33,577                      2,350                  1,880 

21-12-2024           74,196           35,258                      2,468                  1,974 

22-12-2024           41,103           19,532                      1,367                  1,094 

23-12-2024           91,379           43,423                      3,040                  2,432 

24-12-2024           85,187           40,481                      2,834                  2,267 

25-12-2024           41,652           19,793                      1,386                  1,108 

26-12-2024           80,904           38,446                      2,691                  2,153 

27-12-2024           80,878           38,433                      2,690                  2,152 

28-12-2024           83,039           39,460                      2,762                  2,210 

29-12-2024           43,245           20,550                      1,439                  1,151 

30-12-2024           95,162           45,221                      3,165                  2,532 

31-12-2024           95,696           45,475                      3,183                  2,547 

Total weight in 

kgs.
     23,96,894      11,39,004                    79,730                63,784 

Average TPD             77.32             36.74                        2.57                    2.06 

Compost details for the month of December 2024
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Date Total (kg)
Wet waste 

(kg)

Compost 

production-raw 

(in kgs.)

Compost 

production-

sieved (in kgs.)

01-01-2025           70,752           32,617                      2,609                  2,087 

02-01-2025           69,302           31,948                      2,556                  2,045 

03-01-2025           76,287           35,168                      2,813                  2,251 

04-01-2025           84,821           39,102                      3,128                  2,503 

05-01-2025           41,584           19,170                      1,534                  1,227 

06-01-2025           88,301           40,707                      3,257                  2,605 

07-01-2025           90,455           41,700                      3,336                  2,669 

08-01-2025           78,626           36,247                      2,900                  2,320 

09-01-2025           86,463           39,859                      3,189                  2,551 

10-01-2025           80,131           36,940                      2,955                  2,364 

11-01-2025           90,087           41,530                      3,322                  2,658 

12-01-2025           42,916           19,784                      1,583                  1,266 

13-01-2025           91,032           41,966                      3,357                  2,686 

14-01-2025           43,146           19,890                      1,591                  1,273 

15-01-2025           88,499           40,798                      3,264                  2,611 

16-01-2025           93,351           43,035                      3,443                  2,754 

17-01-2025           78,353           36,121                      2,890                  2,312 

18-01-2025           75,482           34,797                      2,784                  2,227 

19-01-2025           42,371           19,533                      1,563                  1,250 

20-01-2025           84,214           38,823                      3,106                  2,485 

21-01-2025           64,588           29,775                      2,382                  1,906 

22-01-2025           60,811           28,034                      2,243                  1,794 

23-01-2025           62,837           28,968                      2,317                  1,854 

24-01-2025           62,286           28,714                      2,297                  1,838 

25-01-2025           64,112           29,556                      2,364                  1,892 

26-01-2025           30,907           14,248                      1,140                     912 

27-01-2025           81,288           37,474                      2,998                  2,398 

28-01-2025           79,322           36,567                      2,925                  2,340 

29-01-2025           82,621           38,088                      3,047                  2,438 

30-01-2025           76,176           35,117                      2,809                  2,247 

31-01-2025           74,777           34,472                      2,758                  2,206 

Total weight in 

kgs.
     22,35,898      10,30,749                    82,460                65,968 

Average TPD             72.13             33.25                        2.66                    2.13 

Compost details for the month of January 2025
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Date Total (kg)
Wet waste 

(kg)

Compost 

production-raw 

(in kgs.)

Compost 

production-

sieved (in kgs.)

01-02-2025           72,943           36,121                      2,890                  2,312 

02-02-2025           31,663           15,680                      1,254                  1,003 

03-02-2025           65,119           32,247                      2,580                  2,064 

04-02-2025           65,415           32,394                      2,591                  2,073 

05-02-2025           62,962           31,179                      2,494                  1,995 

06-02-2025           58,924           29,179                      2,334                  1,867 

07-02-2025           63,336           31,364                      2,509                  2,007 

08-02-2025           66,862           33,110                      2,649                  2,119 

09-02-2025           34,648           17,158                      1,373                  1,098 

10-02-2025           83,673           41,435                      3,315                  2,652 

11-02-2025           77,368           38,313                      3,065                  2,452 

12-02-2025           74,311           36,799                      2,944                  2,355 

13-02-2025           75,108           37,193                      2,975                  2,380 

14-02-2025           82,656           40,931                      3,275                  2,620 

15-02-2025           65,647           32,508                      2,601                  2,081 

16-02-2025           31,044           15,373                      1,230                     984 

17-02-2025           85,886           42,531                      3,402                  2,722 

18-02-2025           70,617           34,970                      2,798                  2,238 

19-02-2025           72,903           36,102                      2,888                  2,311 

20-02-2025           70,760           35,040                      2,803                  2,243 

21-02-2025           65,429           32,400                      2,592                  2,074 

22-02-2025           63,589           31,489                      2,519                  2,015 

23-02-2025           29,595           14,655                      1,172                     938 

24-02-2025           66,753           33,056                      2,644                  2,116 

25-02-2025           70,476           34,900                      2,792                  2,234 

26-02-2025           83,169           41,185                      3,295                  2,636 

27-02-2025           72,529           35,916                      2,873                  2,299 

28-02-2025           71,994           35,651                      2,852                  2,282 

Total weight in 

kgs.
     18,35,379        9,08,880                    72,710                58,168 

Average TPD             65.55             32.46                        2.60                    2.08 

Compost details for the month of February 2025
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Date Total (kg)
Wet waste 

(kg)

Compost 

production-raw 

(in kgs.)

Compost 

production-

sieved (in kgs.)

01-03-2025           71,713           34,795                      2,784                  2,227 

02-03-2025           36,665           17,790                      1,423                  1,139 

03-03-2025           72,553           35,203                      2,816                  2,253 

04-03-2025           82,414           39,987                      3,199                  2,559 

05-03-2025           76,156           36,951                      2,956                  2,365 

06-03-2025           79,235           38,445                      3,076                  2,460 

07-03-2025           65,726           31,890                      2,551                  2,041 

08-03-2025           62,299           30,227                      2,418                  1,935 

09-03-2025           37,134           18,017                      1,441                  1,153 

10-03-2025           79,303           38,478                      3,078                  2,463 

11-03-2025           69,748           33,842                      2,707                  2,166 

12-03-2025           72,642           35,246                      2,820                  2,256 

13-03-2025           73,785           35,800                      2,864                  2,291 

14-03-2025           41,463           20,118                      1,609                  1,288 

15-03-2025           80,568           39,092                      3,127                  2,502 

16-03-2025           41,615           20,192                      1,615                  1,292 

17-03-2025           68,484           33,228                      2,658                  2,127 

18-03-2025           88,516           42,948                      3,436                  2,749 

19-03-2025           75,342           36,556                      2,924                  2,340 

20-03-2025           68,795           33,379                      2,670                  2,136 

21-03-2025           64,499           31,295                      2,504                  2,003 

22-03-2025           65,123           31,598                      2,528                  2,022 

23-03-2025           39,202           19,021                      1,522                  1,217 

24-03-2025           61,716           29,945                      2,396                  1,916 

25-03-2025           83,601           40,563                      3,245                  2,596 

26-03-2025           70,010           33,969                      2,718                  2,174 

27-03-2025           74,973           36,377                      2,910                  2,328 

28-03-2025           72,410           35,133                      2,811                  2,249 

29-03-2025           76,792           37,259                      2,981                  2,385 

30-03-2025           50,709           24,604                      1,968                  1,575 

31-03-2025           50,693           24,596                      1,968                  1,574 

Total weight in 

kgs.
     20,53,884        9,96,545                    79,724                63,779 

Average TPD             66.25             32.15                        2.57                    2.06 

Compost details for the month of March 2025
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Date Total (kg)
Wet waste 

(kg)

Compost 

production-raw 

(in kgs.)

Compost 

production-

sieved (in kgs.)

01-04-2025           79,201           37,636                      2,635                  2,108 

02-04-2025           70,340           33,426                      2,340                  1,872 

03-04-2025           71,490           33,972                      2,378                  1,902 

04-04-2025           74,303           35,309                      2,472                  1,977 

05-04-2025           65,321           31,041                      2,173                  1,738 

06-04-2025           31,055           14,757                      1,033                     826 

07-04-2025           86,606           41,155                      2,881                  2,305 

08-04-2025           78,988           37,535                      2,627                  2,102 

09-04-2025           81,387           38,675                      2,707                  2,166 

10-04-2025           82,294           39,106                      2,737                  2,190 

11-04-2025           66,154           31,436                      2,201                  1,760 

12-04-2025           82,743           39,319                      2,752                  2,202 

13-04-2025           32,175           15,290                      1,070                     856 

14-04-2025           62,292           29,601                      2,072                  1,658 

15-04-2025           89,258           42,415                      2,969                  2,375 

16-04-2025           88,552           42,080                      2,946                  2,356 

17-04-2025           77,595           36,873                      2,581                  2,065 

18-04-2025           59,778           28,407                      1,988                  1,591 

19-04-2025           83,593           39,723                      2,781                  2,225 

20-04-2025           33,145           15,751                      1,103                     882 

21-04-2025           88,807           42,201                      2,954                  2,363 

22-04-2025           90,302           42,912                      3,004                  2,403 

23-04-2025           76,679           36,438                      2,551                  2,041 

24-04-2025           83,992           39,913                      2,794                  2,235 

25-04-2025           83,480           39,670                      2,777                  2,222 

26-04-2025           76,589           36,395                      2,548                  2,038 

27-04-2025           31,644           15,037                      1,053                     842 

28-04-2025           91,672           43,563                      3,049                  2,440 

29-04-2025           88,504           42,057                      2,944                  2,355 

30-04-2025           83,202           39,538                      2,768                  2,214 

Total weight in 

kgs.
     21,91,141      10,41,230                    72,886                58,309 

Average TPD             73.04             34.71                        2.43                    1.94 

Compost details for the month of April 2025
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Date Total (kg)
Wet waste 

(kg)

Compost 

production-raw 

(in kgs.)

Compost 

production-

sieved (in kgs.)

01-05-2025           31,751           16,041                      1,283                  1,027 

02-05-2025           94,029           47,503                      3,800                  3,040 

03-05-2025           87,592           44,251                      3,540                  2,832 

04-05-2025           35,235           17,801                      1,424                  1,139 

05-05-2025           95,069           48,029                      3,842                  3,074 

06-05-2025           91,557           46,255                      3,700                  2,960 

07-05-2025           78,851           39,836                      3,187                  2,549 

08-05-2025           82,199           41,527                      3,322                  2,658 

09-05-2025           82,651           41,755                      3,340                  2,672 

10-05-2025           75,250           38,016                      3,041                  2,433 

11-05-2025           33,675           17,013                      1,361                  1,089 

12-05-2025           71,417           36,080                      2,886                  2,309 

13-05-2025           65,253           32,966                      2,637                  2,110 

14-05-2025           58,403           29,505                      2,360                  1,888 

15-05-2025           89,764           45,349                      3,628                  2,902 

16-05-2025           64,667           32,670                      2,614                  2,091 

17-05-2025           62,782           31,717                      2,537                  2,030 

18-05-2025           39,941           20,178                      1,614                  1,291 

19-05-2025           66,547           33,620                      2,690                  2,152 

20-05-2025           60,790           30,711                      2,457                  1,966 

21-05-2025           70,738           35,737                      2,859                  2,287 

22-05-2025           72,469           36,611                      2,929                  2,343 

23-05-2025           76,933           38,867                      3,109                  2,487 

24-05-2025           79,635           40,232                      3,219                  2,575 

25-05-2025           29,593           14,950                      1,196                     957 

26-05-2025           61,036           30,835                      2,467                  1,973 

27-05-2025           44,812           22,639                      1,811                  1,449 

28-05-2025           77,702           39,255                      3,140                  2,512 

29-05-2025           88,263           44,590                      3,567                  2,854 

30-05-2025           57,671           29,135                      2,331                  1,865 

31-05-2025           68,478           34,595                      2,768                  2,214 

Total weight in 

kgs.
     20,94,753      10,58,269                    84,662                67,729 

Average TPD             67.57             34.14                        2.73                    2.18 

Compost details for the month of May 2025
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Date Total (kg)
Wet waste 

(kg)

Compost 

production-raw 

(in kgs.)

Compost 

production-

sieved (in kgs.)

01-06-2025           33,413           17,345                      1,388                  1,110 

02-06-2025           81,072           42,085                      3,367                  2,693 

03-06-2025           70,849           36,778                      2,942                  2,354 

04-06-2025           77,628           40,297                      3,224                  2,579 

05-06-2025           48,581           25,219                      2,017                  1,614 

06-06-2025           64,274           33,365                      2,669                  2,135 

07-06-2025           46,802           24,295                      1,944                  1,555 

08-06-2025           28,536           14,813                      1,185                     948 

09-06-2025           79,041           41,030                      3,282                  2,626 

10-06-2025           77,897           40,436                      3,235                  2,588 

11-06-2025           74,236           38,536                      3,083                  2,466 

12-06-2025           64,635           33,552                      2,684                  2,147 

13-06-2025           74,706           38,780                      3,102                  2,482 

14-06-2025           68,392           35,502                      2,840                  2,272 

15-06-2025           36,104           18,742                      1,499                  1,199 

16-06-2025           83,053           43,113                      3,449                  2,759 

17-06-2025           72,964           37,876                      3,030                  2,424 

18-06-2025           53,029           27,528                      2,202                  1,762 

19-06-2025           69,550           36,103                      2,888                  2,311 

20-06-2025           69,340           35,994                      2,880                  2,304 

21-06-2025           73,257           38,027                      3,042                  2,434 

22-06-2025           36,595           18,996                      1,520                  1,216 

23-06-2025           80,505           41,790                      3,343                  2,675 

24-06-2025           73,592           38,202                      3,056                  2,445 

25-06-2025           68,132           35,367                      2,829                  2,263 

26-06-2025           64,914           33,697                      2,696                  2,157 

27-06-2025           74,446           38,645                      3,092                  2,473 

28-06-2025           67,665           35,125                      2,810                  2,248 

29-06-2025           36,812           19,109                      1,529                  1,223 

30-06-2025           63,806           33,122                      2,650                  2,120 

Total weight in 

kgs.
     19,13,825        9,93,466                    79,477                63,582 

Average TPD             63.79             33.12                        2.65                    2.12 

Compost details for the month of June 2025
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Date Total (kg)
Wet waste 

(kg)

Compost 

production-raw 

(in kgs.)

Compost 

production-

sieved (in kgs.)

01-07-2025           80,375           42,044                      2,943                  2,354 

02-07-2025           80,258           41,983                      2,939                  2,351 

03-07-2025           82,924           43,378                      3,036                  2,429 

04-07-2025           77,560           40,572                      2,840                  2,272 

05-07-2025           75,617           39,555                      2,769                  2,215 

06-07-2025           32,484           16,992                      1,189                     952 

07-07-2025           75,369           39,426                      2,760                  2,208 

08-07-2025           68,712           35,943                      2,516                  2,013 

09-07-2025           82,857           43,342                      3,034                  2,427 

10-07-2025           80,886           42,311                      2,962                  2,369 

11-07-2025           83,123           43,482                      3,044                  2,435 

12-07-2025           77,475           40,527                      2,837                  2,270 

13-07-2025           34,820           18,214                      1,275                  1,020 

14-07-2025           85,733           44,847                      3,139                  2,511 

15-07-2025           88,210           46,143                      3,230                  2,584 

16-07-2025           79,971           41,833                      2,928                  2,343 

17-07-2025           77,277           40,424                      2,830                  2,264 

18-07-2025           83,921           43,899                      3,073                  2,458 

19-07-2025           73,031           38,203                      2,674                  2,139 

20-07-2025           36,848           19,275                      1,349                  1,079 

21-07-2025           88,155           46,114                      3,228                  2,582 

22-07-2025           84,935           44,429                      3,110                  2,488 

23-07-2025           84,757           44,336                      3,104                  2,483 

24-07-2025           71,874           37,597                      2,632                  2,105 

25-07-2025           66,032           34,541                      2,418                  1,934 

26-07-2025           79,303           41,483                      2,904                  2,323 

27-07-2025           34,059           17,816                      1,247                     998 

28-07-2025           81,338           42,548                      2,978                  2,383 

29-07-2025           53,154           27,805                      1,946                  1,557 

30-07-2025           80,202           41,954                      2,937                  2,349 

31-07-2025           64,937           33,969                      2,378                  1,902 

Total weight in 

kgs.
     22,46,197      11,74,986                    82,249                65,799 

Average TPD             72.46             37.90                        2.65                    2.12 

Compost details for the month of July 2025
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ANNEXURE-V

S1ummary 0 1f ·waste colllect-ion d,etai,l.s lby SVPMC 

D01mes·tic Haza1r1d1ous 
Month To'tal (TP1D) 

Dry waste 'Wet waste Wa"-te 1& Sani·ta1ry l1nert -s --
(TPD)1 ·waste(TPD) (TP1D) Waste (TPD) 

N
---

OV,.I 2024 76 .. 81 34 .. 18 36 .. 95 0.29 5.39 
Dec .. ! 2024 77 .. 32 32.7,4 36 .. 74 0.37 7.46 
Jani. 2025 72 .. 13 31 .66 3:3.25 0.27 6.94 
Feb ... 2025 165 .. 55 29 .. 07 32 .. 46 0.32 3.70 
Mar1dh - - , 2025 166 .. 25 28.72 32 .. 15 0.32 5.07 
~Dlni

1I, 2025 73 .. 04 30 .. 93 34 .. 71 0.35 7.05 
May, 2025 167.57 28.62 34 .. 14 0.33 4.49 
June:. 2025 163 .. 719 2·6 .. 67 3:3 .. 12 0.13 3.88 
July, 2025 72 .. 46 30.84 37 .. 90 0.21 3.51 

Ave1rage (TP1D) 70.5,5 30.318 34.60 0.29 5.218 

TPD·- Tons 1per da.y. 
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Waste 1Colle1ction details fo:r the month of IN1ovembe1r 20.24 

Domestic 

IO,ry was·te 'Wet wast-e 
Haza.rdous 

l1nert 
Date T1ota,I 1(kg) Waste & (kg) (kg) waste(!kg) 

Saniitary ·waste 
(kg) 

01-11-2024 68,·601 30 527 - - r - :32 997 - r - - 2,51 4,816 
02-11-2024 90,037 40 0·66 - r - - - ,43,,308 342 ,6 321 

- 1 -

03-11-2024 49,226 21,906 23 678 - 71 - - 187 3,456 
04-11-2024 89,571 39,8519 ,43,084 340 ,5 2,8,8 

- 1 - -

05-11-2024 83.556 -- ] --- 37,,182 40190 - 21 - - 318 5 866 - , - - -

0·6-11-2024 88.51 10 - - ] - - 39,387 42,,573 33,5 16 213 - , -

07-11-2024 82 773 - 1 - 36 834 - - r - - :39,,81,4 315 5 81 - 1 - 1 
08-11-2024 87.476 - ] - 38,,927 42 076 r - - 332 ·6, 141 
09-11-2024 82.1519 - .I - - .36,5161 :39,518 312 5 76,8 - 1 - -

10-11-2024 41 ., 12,8 18 302 - I - - 19,.783 15·6 2,8,87 
11-11-2024 87,124 38 770 - - 71 -

41,,907 331 ·6, 116 - ] -

12-11-2024 84, 1193 - .I - - 37,,4·66 40,,497 320 5 91 10 - 1 - -

13-11-2024 91 .450 - I - - 40,,695 43,,987 348 16.420 - I -

14-11-2024 7·6,521 34,052 :36,,807 291 5,372 
15-11-2024 60,050 26,722 281884 228 4,216 
116-11-2024 81 .,242 36,,15:3 :39,077 309 5 703 - 1 - -

17-11-2024 43 807 - 1 - - 19 494 - r - 21,071 1·616 3.075 - ] - -

18-11-2024 94.3410 - ] - -
,41 981 r - - 45,,378 358 16 1623 - , - -

19-11-2024 74 900 1 - - - 33 331 - - r - - :36,027 285 5 25,8 - , - -

20-11-2024 84.1410 - I - ,37,442 40 471 - I' 320 5 907 - , - -

21-11-2024 79,501 35,,3718 :38 240 - - 71 - 302 5 5,81 - , - -

22-11-2024 71 .,207 31 ,687 - I - - :34 251 - r - 271 4 919'9 1 - - -

23-11-2024 79,077 - I - ,35 1819 - - r - - :38 036 __ , 1 ___ 300 5,551 
24-11-2024 38 0'910 -- ] --- 16 9510 - r - - - 18,,321 145 2 ·674 1 -

25-11-2024 93,457 - - 1 - 41 58,8 
71 - - -

,44,,953 355 ·6.,561 
26-11-2024 83.,31 1 .37,07:3 40,,073 31 7 5,84,8 
27-11-2024 81 .425 - I - 36,234 :39 1·65 

- - 71 - ·- 309 5,716 
28-11-2024 75.,964 33,,804 :36,,539 289 5 333 - 1 - - -

29-11-2024 93. 755 - - I - - 41,721 ,45 096 - r - - - 35,5 ,6.5,82 
- I - -

30-11-2024 67.,766 .30 156 - - r - - :32,,595 258 4 757 , -

Total waste in 
23,04,357 '10,.25,439 1·1,08 396 8,,7:57 1,61 ,'766 

!kgs. 

Ave:rage TPD 76.81 ,34.18 36.9,5 0,.29 5.39 
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Domesti 1c 

Date T1o·ta1I 1(kg) Dry waste 1(kg) Wet waste (kg) 
Hazardo1u.s lne1rt 

Waste ,& Sanita1ry wa.ste(kg) 
Waste (kg) 

01-1 .2-2024 43 066 - ] - - - 18 .238 - ] - - 20,465 208 4155 r - -

02-12-202,4 89.218 - - I - 37 784 - I - 42,396 430 8 60,8 - r - - -

03-12-2024 77.335 32 7!i1 - I - 36 750 - - , - - 373 7l,4•61 
04-12-2024 97.050 41 ] 101 46,118 468 9,3163 
05-12-202,4 7·6,913 32,573 36 549 - - 1 - - 371 7,421 
0·6-12-2024 81 .109 - I - - 34 350 - I - - - 38 543 - - , - - 391 7!,825 
07-12-2024 84.4194 35 783 - - I - - 40 152 - , - 407 8 '152 - r -

08-12-202,4 39,1603 -- 1 --- 116,772 18 819 - I - - 191 3,821 
09-12-2024 98,379 41 ·664 , - - 46,750 474 9492 

- ' -

10-12-2024 91 554 - I - - 38 773 - - I - 4:3 506 - , - - - 44'1 8 833 - r - - -

11-1.2-2024 81 .408 - .I - - 34476 - I - 38 1685 -- 1 --- 392 7,854 
12-1.2-2024 77,154 32 ·675 - I - - 36 1664 - - I - - 372 7,444 
13-12-2024 85 370 - - I - - 3·6.154 40 568 - , - - - 41 '1 8,236 
14-12-2024 84 1,81 - I - 35.·651 40,003 406 8,122 
15-1.2-2024 43 900 - I - - - 18,592 20,861 212 4,23.5 
1·6-12-2024 1 l,04.049 44 065 I - - - 49,444 502 10.03'9 
17-12-2024 94.981 40,224 45. 1:35 458 91 ·64 - r -

18-12-2024 84,519 35 794 - - 1 - 40,163 407 8,154 
19-12-2024 79.512 33 1673 - - I - - 37,784 383 7,671 
20-12-202,4 70 ·658 - 1 - - - 29 924 - I - 33,577 341 ·6,817 
21-12-202,4 74 1196 1 - - 31 ,422 35 258 - - I - - 3.58 7,15,8 
22-12-2024 41 1103 17.407 19 5:32 - , - - 1Q8 3 9166 

- ' - - -

23-12-202,4 91 .379 - I - - 38 ·699 -- 1 --- 43 423 - I - 440 8,816 
24·-1 .2-202,4 85 1,87 - - I - 3·6 077 - - I - 40,481 411 8 21 19 - r -

25-12-2024 41 .1652 17.1640 19 793 - , - - .201 4 019 r - -

2·6-12-2024 80.904 34 263 - I - - 38,446 390 7,806 
27-12-202,4 80 878 - - 1 - - 34 2.52 - 1 - 38,433 390 7 80:3 r - - -

28-12-2024 83 039 - - I - - - 35167 - - I - 39 460 - - , - - 400 8 012 - r -

29-12-2024 43 245 - I - 18 314 - ' ] - 20,550 208 4,172 
30-12-202,4 95.162 40 301 - 1 - - 45,221 4,59 9,181 
31-12-2024 95 1696 -- 1 --- 40.527 45 475 - 1 - 461 9,23.3 

·1otal waste • lkgs. 23 91& a·· •-94 10, 15,085 ·11,39,004 '11,553 2,3•1., 2.s.2 In ., - - ' -

Average TPID 77.32 ,32.74 36.'74 0.37 7.46 
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Waste Collection 1details for the month of January 2025 

Domesti1c 

Date, T1otal (kg) Dry waste, (kg) 
Wet was·te· Hazardous Waste Inert 

(k1g) & Sanitary Waste waste·(kg) 
1(k1g) 

01 -101 -202,5 70,'752 31 1
1060 32 617 

- ' -

267 6,808 
02-101 -202,5 69-3102 - - , - - 310-424 - - I 31 -94,8 - , - - 262 6,668 
03 101 2025 76 2,8'7 

- ' -
3,3,4'90 - - I - - 35 168 

- - ' - -
288 7,340 

0,4 101 2025 84,,821 3'7,236 39102 
- - ' -

321 8161 - I -

05 101 -2025 41 ,5,84 1,8 255 - 1 - - 19 1710 
- ' -

157 4 001 1 - -

06-101-2025 88,3101 3,8,1'764 40,707 334 8,496 
10'7 101 -202,5 90,455 319 710 - - 1 - 41 7010 ' - -

342 8,704 
10,8-101 202,5 78,626 34,517 36,247 297 7_555 I - - -

1019 101 202.5 86 463 
- - ' - -

3'7 '957 - 1 - - 39859 __ , ___ 327 8,319 
110-101 -2025 80,131 35, 1'78 36 9410 

- - ' - -
303 7,710 

1 1-101 202,5 90,10,8'7 39 548 - - 1 - - 41 ,5310 341 8,668 
12 101 202.5 42 '916 ' - -

1,8, ,840 
- I - - 19,784 162 4129 t -

13-101 -202,5 91 ,032 319-'963 -- 1 --- 41 ,966 344 8,759 
14 101 2025 43,146 1,8 9.41 - 1 - 19,8910 163 4,152 
15-101 -2025 88 419'9 

- - ' - -

3,8, 8.51 - - I - - 40 798 
- ' - -

335 8 515 
- ' - -

16-101-202,5 93 351 
- - ' - -

410 '9,81 - 1 - - 43 035 
- ' - - - 353 8,982 

1'7 101 2025 78,353 34,3197 36,121 296 7,539 
1,8-101 -2025 75,4,82 3·3,1137 34,797 285 7,263 
19 101 -202,5 42,371 1,8, 601 - I - - 19 533 

- ' - - -
160 4,077 

20-101-202,5 84 214 
- ' 36./970 38 823 

- - ' - -
318 8103 - 1 - -

21 101 202,5 64,5,8,8 2,8 35,4 
- 1 - - 29,775 244 6,215 

22-101 2025 60,,81 1 26,16'96 28,034 230 5,851 
23 101 2025 62 ,8.3'7 

- ' - -

2'7.15,85 28-96,8 - , - - - 238 6,046 
24-101 -202,5 62 2,86 

- ' - -

2'71344 28 714 
- ' 235 5,993 

25-101 -202,5 641 
- ' 12 2,81145 29,556 242 6,169 

26-101 -2025 30,i910'7 13,568 14,248 1 17 2,974 
2'7-101 -2025 81 ,2,8,8 35,6,85 37_47,4 

- ' 307 7,822 
2,8 101 2025 79 322 

- ' -

34,,822 36,567 300 7,632 
2'9-101 -2025 82 621 

- ' -

36.12'71 38 08,8 
- ._. ' - - -

312 7,950 
,30-101 -202,5 76,1'76 33,4,41 35· 117 

- ' 288 7,330 
,31 -101 -202.5 74_7·7·7 

' 
32 -,827 - 1 - 34,472 283 7,195 

'To·tal wa,ste ■ kgs , .2.2,35,898 9,81,559 110 ,30 749 ,8,452 2 15 138 1n _ , __ , - ' _ , [ - -

.Avera,ge TPD 7.2.13 31.66 33.25 1Q 27 6.94, 
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Was,te 1Collection 1details for the month of February 2025 

Domestic 

Date, 'T' tal 1(~g) Dry waste· (kg) Wet was·te Hazard10US Was·te, Inert 
0 -- (kg) & Sanitary Waste waste(kg) 

1(kg) 

01 -102-202.5 72,943 32-3510 
- ' - - -

:36 121 
- - ' 352 4,120 

02 102 2025 31 ,663 14,043 1.5 680 - 1 - - - 153 1,788 
03 102 2025 65 11 19 

- - ' -
28,8810 :32 247 

- ' 314 3,678 
0,4 102-2025 65 41 .5 

- - ' -
29 012 

- ' -

,32 394 
- ' - -

315 3 695 
- ' - - -

o.5-I02-2025 62 962 
- ' - -

27 924 ' -

,31 179 
- ' -

303 3 556 
- ' - - -

106 102-202,5 58 924 
- - ' -

26,133 219 179 - 1 - 284 3 328 - ; - -

10'7-102 202.5 63,336 28,0910 31 ,364 305 3,577 
10,8 102 202.5 66 862 

- - ' - -

29 _,553 
- ' - - -

33, 1 10 322 3 77·6 - 1 -

019-102-2025 34 64,8 
- ' - -

15,366 1'7 158 1 - - 167 1,957 
110 102 202,5 83,67,3 37, 10'9 41 435 ' - -

403 4,726 
1 1 102 202.5 77 36,8 ' - - -

34,313 :3,8,313 373 4,370 
12 102-202.5 74,31 1 32,95'7 :36,799 358 4,197 
13 102 2025 75, 10,8 33,31 10 :3'7 193 

- ' - -
362 ,4,242 

1,4-102-2025 82,656 36-65,8 
-- , ---

,410 931 
- ' - -

398 4 668 I - - -

15-102-202,5 65 647 
- - ' -

29, 11,4 :32 508 
- ' - - -

316 3,708 
16 102 2025 31,04,4 13,76,8 1.5,373 150 1,753 
1 '7-102-2025 85,8,86 38,0910 ,42,531 414 4,851 
1,8-102-202.5 70,617 31 31 '9 

- ' - -
:34,970 340 3 988 - 1 - - -

119-102-202.5 72,903 32 332 
- ' - -

36 102 - - 1 - 351 4 1 1 18 
210 102 202.5 70,760 31 ,382 35,040 341 3,997 
21 -102 2025 65,4219 29,01 ,8 :32,400 315 3,695 
22 102 2025 63 5819 __ , ___ 28,202 31 ,489 306 3,592 
2.3-102-202.5 29 519,5 

- ' - - -
13,125 14,655 143 1,672 

24-102-202,5 66 75:3 
- - ' - -

29,605 :3,3 056 __ , ___ 322 3,770 
25-102-2025 70,4'76 31 -256 

- ' - -
:34 900 

- ' - - -
340 3 980 

- ' - - -

26-102-2025 83, 1619 36,885 41 ,185 401 4,697 
2'7-102 2025 72 529 ' - -

32, 16'7 ,35,916 350 4,096 
2,8-102-2025 71 ,919,4 31 92'9 

- ' - -

,3,5 651 - - 1 - - 347 4,066 

T'otal waste • kgs 1,8,35,379 8,13,991 '9,08,880 ,8,847 1,03,1662 In 

.Averarge TPD 65,.55 29.0'7 32 .. 46 10.32 3.,70 
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Waste 1Co I lec·tion 1deta i Is ·for the m 10 nth 10f arch 20.2 5 

Domestic 

Date, T1otal (kg) 
Dry waste Wet waste Hazar1dous Waste, lnen 

(kg) (k1g) ,& Sani·tary Waste waste1(kg) 
(kg) 

01 -10,3-2025 7·1-713 7 - 31 -08,8 - , - - -
34 719,5 

- ' - -
346 5-485 - 1 - -

02-103-202,5 36 665 __ , ___ 15 819•4 
- ' - -

17 71910 ' - -
177 2,,80,4 

03 103 2025 72,553 31 ,452 35,210.3 350 5,.5419 
0,4-103-2025 82,414 35,726 39,9,8'7 397 6;303 
05-103-202.5 76156 

- ' - -

33 014 
- - ' -

3,5 9,51 
- - ' - -

367 5 82,4 
- ' -

06-103-202.5 - - - - - 79,235 34,34,8 38,44.5 382 6,10610 
10'7 103 202.5 65,726 28,492 31 ,8910 ,317 5,02'7 
0,8-10 3-202 5 62,219'9 27 010'7 ' - -

30,227 300 4,765 
10'9-103-2025 37134 

- ' -

16 09,8 
- ' - - -

18,01 '7 179 2-,8410 , - -

110-103-202.5 79,310.3 34_3·18 - 7 - - 38,47,8 382 6-065 - , - - -

11 -103-202,5 69,7,48 30,236 33,842 336 5,:3.3.4 
12 103 2025 72 642 

' 
31 ,4190 35,246 3,50 5,5.56 

13-103-2025 73,7,85 31 ,986 35,81010 356 5,643 
14-103-2025 41 ,463 17 9·74 ' -

20,11 ,8 200 3,171 
15-103-2025 80,56,8 34,926 39 0192 

- - ' - -
388 6162 

- ' -

16 103 2025 41 ,615 18 0410 
- ' - -

20,192 2101 3,183 
1 '7 -10 3-202.5 68-4,84 - - , - 296,8,8 - , - - - 33,22,8 330 5,2.3,8 
1,8 103-202.5 88,516 38,3'72 42,94,8 427 6,7710 
19-103-202.5 75,342 32,661 36,556 ,363 5,'762 
210-103 2025 68,7195 29,823 33 3'719 

- - ' - -

3,32 5 261 
- ' -

21 -103-202.5 64,4'99 27-9610 7 - - - 31 -2'95 - 7 - - 311 4_,93,3 , - - -

22-103-2025 65,123 28,231 31 ,5'9,8 314 4,19,81 
23 10.3-202.5 39,2102 16,994 19,021 189 2,99,8 
2,4 103 2025 61 ,716 26,754 29,945 297 4 '7210 ' -

2.5-10 3-202.5 83 6101 
- - ' - -

36-241 - - 7 40 563 
- ' - - -

403 6 ,319,4 
- ' - -

26 103 2025 70,010 30,34'9 33,96'9 3:37 5,,35,4 
2·7 103 2025 74,9'73 32,501 36,3'7'7 361 5,'734 
2,8-10 3-202.5 72 41 10 ' -

31 3'910 
- ' - - -

35133 
- - ' - -

349 5_.53,a 
- , - - -

29-103 202.5 76 7192 
- ' -

33,2,89 37 2519 
- ' - -

370 5,,8'7.3 
,30-103-202,5 50-710'9 - - , - - 21 -9,82 , - - 24 60,4 ' - -

2,44 3,87,8 
31 -103-2025 50,6193 21 ,9'75 24,5196 244 3,,877 

'T'otal waste ■ 

kgs .. 210 ,53,884, 8,'910,359 9,96,54,5 '9,9100 1,57,081 1n 

.Average TPD 66.25 28.'72 32.1 ,5 10.32 5 .. 07 

(Ji Scanned with OKEN Scanner Page 71 of 1410

712768



Waste Collection details for the• month of April 21025 

Domes·tic 

Da·te• Total (kg) 
Dry ·waste Wet waste Hazard10US Waste• Inert 

(kg) 1(kg) & Sanitary Waste waste1( k 1g) 

1(kg) 

101 -104-202,5 7,9 2101 
1 33,542 3'71636 3,82 7,641 

102-104-2025 710 ,3,40 -1 - - 29,7,8'9 3.3.426 - - I - 339 6,786 
03-104-2025 71 1490 30,276 3.3.972 - - I - 345 6,897 
104 104 2025 7,4,3103 31 ,467 35,1309 358 7,169 
o.5-104-202.5 651321 27,663 31 1041 ,315 6,302 
06-104-202,5 31 1055 - 1 - - - 13-152 - 1 - 1,41757 1.50 2,996 
0·7 104 2025 861606 36-678 

- - ' - -
41 .155 I - - 417 8,356 

0,8-104-2025 7,8,'9,88 33,451 3'71535 381 7-621 ' -

0'9 104-2025 81 3,87 - 1 - - 34,467 3,8.675 - - I - - 3'92 7,852 
110-104-2025 82 294 - 1 - 34,852 3191106 3197 7,940 
11 -104-202,5 ·66 154 - -1 - 28 016 

- ' - -
31 1436 319 6,383 

12-104 202.5 82 ·7,43 
- 1 - 35,042 ,319.319 - - I - - 3199 7,983 

13 104 202.5 32,175 13,626 1.5,1290 155 3,104 
14-104-2025 621292 26,3,81 2'91601 3100 6,010 
1.5-104-202,5 8'912,58 37 8101 

- ' - -

,42.415 I - 430 8 612 
- ' -

16 104 202.5 8,8 ,5,52 
- - 1 - - 37,5102 ,42.080 I - - - 427 8-543 - 1 - -

17 104-202,5 7'7,5195 32,861 36,1873 ,374 7,486 
1,8 104 2025 5'91'778 25,316 2,8,1407 2,88 5,767 
119-104-2025 83 ,5,93 -- 1--- 35 4102 

- - ' -
319.723 - - I - 4103 8-065 - 1 - - -

210-104-202,5 33,145 14,037 1,51751 160 3198 
- ' - -

21 104 2025 8,8118107 37,61 10 ,42,1201 ,428 8,568 
22-104-2025 90,3102 38,243 ,421912 ,435 8,712 
23 104-202,5 76,679 32,474 36.438 - - I - - 370 7,398 
2,4-104-202,5 83 ,9,92 - -1 - - 35 5·71 

- - ' -
319,913 - - I - - ,4105 8104 

- ' -

2.5-104-2025 83,480 35,35,4 3191670 ,4102 8,054 
26-104 2025 76 589 - I - - - 32,435 36 .- 395 -- 1 --- 3169 7,389 
2'7 104 2025 31 ,6,44 13,4101 1.5,1037 153 3,053 
2,8-104-202,5 91 1672 38 82.3 

- - ' - -
43.563 - I - - - 442 8,845 

2'9-104-202,5 8,8 504 - - I - - 37,4,81 42.057 I - - 427 8 539 
- ' - - -

310 104 2025 83,202 35,236 3191538 4101 8,027 

Total waste ■ kgs .21,191 ,141 9,27,948 10,4,1,2.310 10,561 2 11 401 1n ' ' -

.Average TPD '73.104 30.'93 ,3,4,71 10.3.5 7.05 
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Waste 1Collection 1details for the m1onth of May 20.25 

D1omestic 

Date, 'Total 1(kg) 
Dry W8S'l8· Wet waste Hazardous 'Waste lne,rt 

(kg)1 (kg) & Sanitary 'Waiste waste(k1g) 
(kg) 

01 -105-2025 31 .1'751 1:31,447 16.1041 153 2., 1 1 1 
02-105-202.5 94.,102'9 39 ,821 47.1503 453 6.,251 
03 10,5 2025 87.,592 3·7 095 - 1 - - - ,4,4.1251 422 5.,,823 
04-1055 2025 35,1235 14.1922 17. ,801 I - - 170 2 3,42 1 -

105-105 202.5 95.10619 -- 1 --- 40.262 - 1 - ,48.1029 - I - - 45,8 6.320 - I - -

106-105-202.5 91 .,55'7 ·3,8,774 46.1255 441 6,10,87 
0'7-105-202,5 78 .. ,851 - I - -

·3,3 393 -- 1 --- .3'9.,836 -- 1 --- 380 ,5.2,42 
- I 

0,8 105 2025 82,1119'9 3,4.81 1 41 ,1527 396 5,1465 
10'9-105-202 5 821651 3.5,003 ,41 ,,'755 39,8 5,,4195 

- I - . 

10 105-202.5 75,2510 - I - - 31 ,868 3,8.,016 363 5.1003 - I - - -

1 1-10.5-202.5 33.,6'75 14,261 17.,1013 162 2.,239 
12-10.5-2025 71 .,417 :30 245 - - 1 - 36.080 -- 1 --- 344 4 '748 I -

13-105 2025 65,253 . - I - - 2'7 635 1 - - - 32,'966 - I - - - 315 4,338 I - - -

14 105 2025 58,,403 24,734 29,,505 282 3,,,8,83 
15-105-2025 89.,76,4 3,8 015 - -1 - - ,45.1349 433 5.'968 - I - - -

16-105 202.5 64.,667 2'7 386 1 - - - 32.670 - I - - 312 ,4.,299 
1'7 105 202,5 62,'7,82 - I - 26 588 -1 - - - 31 717 - 1 303 ,41174 
1,8-105-202.5 39;941 16 915 - I . - 210,178 - I - 193 2,,655 
19 105 2025 66,54'7 2,8, 183 3.3.,620 321 4,,424 
20-105-2025 ·60.'71910 - - I - - 25 745 - 1 - 30.171 1 293 4.,10,41 
21 -10,5-202,5 70 '7.3,8 - I - - 2'9 958 - 1 - - - 35.737 - - I - 341 ,4.'7103 I - -

22 105-202.5 72,,46'9 301691 36,,61 1 3419 4,,,818 
23-105-202.5 76 '933 I 32,581 3,8.,,867 371 5,, 1 15 
24-105 2025 79.635 - I - - - :3.3 725 - - 1 - 40 232 - 1 - 384 5.,2'94 
2.5-105-2025 29,5193 12 533 1 - - - 14./950 143 111967 
26-105-2025 61 11036 2.5 849 1 - 301,835 294 ,4,1058 
2'7-10.5 2025 44 ,812 I - 18 978 - 1 . - 22,639 I - - . 216 2 ,979 

1 - . 

2,8 105-202.5 77.7102 I - 32 ,907 39.,255 375 5,, 166 
2'9-105 202.5 88,263 ·37 379 - 1 - - 4,4,,590 425 5.,868 - I - - -

.30-105-202,5 57.,6'71 24.,424 29.135 - I - - 27,8 .3 ,834 -1 - -
31 105 2025 68,4'7,8 2'91000 34,,595 330 4.,552 

'T'otal waste ■ 

kgs .. .20, 94, 7 5.3 ,8,87, 128 10 58 216'9 10,097 1,39,25'9 In 
- ' - ' • • 

.Avera,ge TPD 16'7 57 .2,8.62 3,4.14 0.33 ,4_,4,9 
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IDry w·a,ste Wet waste 
Domes·tic Haza11rdous 

Inert waste IDa,te 'Total (kg) 'Waste & Sa1n:1tary (lk1g) (1kg) (1kg) 
Waste 1(kg) 

01-06-2025 33 413 - - 7 - 13,967 17 345 , - - 68 2 034 , - -

02-06-2025 ,81 072 - 7 - 33 888 - _ , _ -- 42 085 , - - - 165 4 ,935 , - - -

03-06-2025 70 849 - JI - - 29 1615 - , - - 36,778 144 ,4,313 
04-06-2025 77;628 32448 - ', - 40 297 - , - 158 ,4 725 , -

05-06-2025 ,48 581 - 7 - - 20,307 25,2'19 Q9 2 ,957 , - -

06-06-2025 64727,4 2,5 867 
- , - - 3:3 :365 __ , ___ 1:30 :3 '912 - , -

07-06-2025 ,467802 19 563 - , - - - 2,4 295 , - - 95 2,,849 
08-06-2025 28 536 - 7 - - - 11 ,928 1,4 ,813 , - - .58 1,737 
OS-06-2025 797041 33,039 41 030 , - - - 160 ,4 ,811 , -

10-06-2025 77 897 7 - - 32 561 - ', - -
40 ,43,6 - , - - 158 ,4,74.2 

11-06-2025 74 236 7 - - 31 ,031 3,8 536 - - , - - - 151 ,4 519 , - -

12-06-2025 647635 27,017 3:3 552 - - , - - 1:31 :3 ,934 - , - -

1 :3-06-2025 74,706 31 ,227 3,8,780 152 ,4,547 
1,4-06-2025 68 392 - -7 - - 28 588 - 1 - - - 35 502 - - , - - 1:39 ,4, 163 
1 S-06-2025 367104 15,091 1,8,742 73 2 198 , - -

16-06-2025 ,83 053 -- 7 --- 34,716 4:3 113 - , - 169 5 055 - , - - -

17-06-2025 7279164 30499 - - , - -
37 ,8716 - , - - 1.48 ,4,441 

18-06-2025 53,,029 22,166 27 528 , - - 108 :3 228 - , -

119-06-2025 69 550 -- 7 --- 29,072 36,103 141 ,4 233 , - -

.20-06-2025 69 340 - -7 - - 28,984 35 994 - - , - - 141 ,4 221 , 

.21-06-2025 73 257 -7 - 30 ,621 
- - 1 - 3,8 027 - - , - 149 ,4 459 , - -

22-06-2025 36 595 -- 7--- 15,297 1,8,9916 74 2,228 
.23-06-2025 ,80 505 -- 7--- 33 1651 - - , - - 41 ,790 163 ,4 '900 , - - -

24-06-2025 737592 30,761 3,8,202 149 ,4 480 , - -

25-06-2025 68132 - - ,, - 28,479 35 367 - - , - - 1:38 ,4, 147 
26-06-2025 64 91,4 - - JI - 27134 , - 3:3 697 - - , - - 1.32 3 '951 - , - -

27-06-2025 747446 31 ,119 3,8,645 1.51 ,4 532 , - -

2,8-06-2025 67,616,5 28,284 35,125 1:37 ,4, 11 9 
29-06-2025 36 812 - -7 - 15,387 119 109 - , - - 75 2 241 , 

30-06-2025 63 806 __ ,, ___ 26 1671 - 1 - 33,122 1:30 3,884 - , - -

'Total waste 1n kgs. 19, 13,825 7,99:,979 ,g '93-466 _ , __ , -- ,3-,885 
- ' - - -

1, 16,495 

.Av·,erage 'TPD 63.79 26.67 ,33.12 10.13 3.88 
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'Waste Collecti 1on details f 1or the mon·th of July 2102.5 

Dry W8S'le• Wetvvaste 
Dome•stic 

!Inert 
Date· T1ota1I (kg) Hazardous Waste ,& 

(kg)1 1(kg) waste(kg) 
Sanitary Waste (k ') g 

01 -107-202 5 80,375 3,4,208 421044 233 3,890 
02-107-2025 80-2.5,8 

- - ' - -
3,4 158 - 1 - - 41 ,983 233 3,884 

103 107 202,5 82-1924 
- ' -

35 292 - - I - 43,378 240 4,014 
104-10'7-202,5 77,5610 33,010 40572 - , - 225 3,754 
10,5-107-202,5 75 -61 '7 

- ' -

32183 - , - - 39 555 -- 1 --- 219 3,660 
06-107-2025 32-48,4 

- ' -
13 825 

- ' - -
16,992 94 1,572 

10'7-107-202,5 75,3619 32,077 39,426 219 3 64,8 
- ' - -

10,8 10'7 202.5 68-'712 
- - ' 2'9,244 35_943 - - , - - 199 3-326 

- ' - -

019 10'7 202.5 82,857 35,264 43,342 240 4,010 
10 10'7 2025 80,,886 34,425 ,42,311 235 3,915 
1 1-10'7 2025 83123 

- - ' -
35,377 ,43,482 241 4,02:3 

12 10'7 202.5 77_475 ' -
32 973 - , - - ,40,527 225 3 750 

- ' - -

13-10'7 2025 34,,820 14 819 t - - 18 214 - I 101 1,685 
14 10'7 202.5 85,'733 36488 - - t - - 44,847 249 4,149 
15-10'7-202,5 88-21 10 

- - ' -

3'7 542 - I - 46,143 256 4,269 
16-10'7-202,5 79,1971 3,4 036 - I - - - ,41 833 1 - - - 232 3,871 
1'7 10'7 2025 77_2·77 

' 
32,889 ,40,424 224 3,740 

1,8-10'7-202 5 83,i921 35 717 
- - ' ,43,899 243 4,062 

119 10'7-2025 73,1031 31 ,082 38,203 212 3_53,5 
- ' - - -

20-107-202,5 36 -,8,4,8 
- - ' - -

15 683 - , - - - 19,275 107 1 78:3 ' - -

21-10'7-202,5 88,155 37 519 - I - - 46 1 I 14 256 4,26'7 
22-10'7-2025 84-1935 

- ' - - -
36148 - - I - ,44 429 I 246 4,111 

2.3 10'7 2025 84,'75'7 36,073 ,44,336 246 4,102 
24-10'7-2025 71 ,,87,4 310 590 __ , ___ 37,597 208 3,479 
25-107 2025 66,103:2 2,8 103 - I - - 34 541 - I - 191 3,196 
26-10'7-202,5 79,303 33,751 ,41 483 I - - 230 3-83,8 

- ' - - -

2'7-10'7 202,5 34,10519 14,496 17 816 ; - - 99 1,648 
28 10·1-202.5 8'1 '3.3,8 

- ' - - -
3,4,617 42 548 t - - 236 3,93'7 

219-107-2025 53 15,4 
- - ' -

22 622 , - 27,805 154 2,573 
,30-10'7-202,5 80,2102 3,4, 134 41 ,954 233 3,882 
.31 -10'7-202.5 64-193'7 

- ' - -
2'7 637 I - - 33,969 188 3_ 14,3 

- ' -

'Totall waste 
■ kgs 221,46, 197 '9,55,981 11 '7,4 1986 16,514 1:,08,716 In ' ' - - -

Average TPD 72.,416 30.84, 37.90 10,21 3.51 
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ANNEXURE-VI

~ QI ~ cf> I ~ 
Office of Munlclpal Council 

13ftfcrurtn~ 
Sri Vljaya Puram 

O'i 
Sri Vijaya Puram, dated oc; .04.2025 

ORDER NO.: I R 10 

In ac~ordance with the recommendations of the Market Rate Analysis Committee 
?0 nstidt~ted for Compost and Cocopeat, the following rates are hereby notified for 
imme Iate implementation: 

NOTIFIED RA TES FOR COMPOST AND COCO PEAT 
Category Product Price per Kg (Rs.) Price per Ton 

(Rs.) 
Open market/ Orqanlc comoost 20.00 20 000.00 
General public Cocooeat 05.00 5,000.00 
Bulk supplies Organic comoost 15.00 15,000.00 
(>01Tons) Cocooeat 04.00 4,000.00 
For Farmers Oroanic comoost 10.00 10 000.00 

Cocooeat 03.00 3,000.00 

DIRECTIONS TO OFFICERS: 

1. Agriculture Officer 
• Establish dedicated sales counters at all parks of SVPMC and SVPMC 

Headquarter. 
• Collaborate with Self-Help Groups (SHGs) for packaging and local-market sales 

under the SVPMC brand. Packaging and SHG margins shall not exceed ~5.00/kg. 
• Liaise with the Agriculture Department and other government agencies to ensure 

compost availability for departmental use and farmers. 

2. Organizer/ Project Officer 
• Issue press releases and disseminate promotional messages for wide publicity 

across print, electronic, and social media platforms. 
• Coordinate with the Agriculture officer for the engagement of SHG in sale/ 

branding. 

3. Chief Accounts Officer 
• Create a separate revenue head to track its sales transactions. 

4. Revenue Officer 
• Ensure integration of the notified rates into all Point-of-Sale (PoS) machines across 

SVPMC facilities immediately. 

All concerned officers shall comply with this order. This order comes into effect 
immediately. ,O~ 

Superintend~ Engi.neer 
Municipal Council 

[F.No.:M/266/2024-SWM-PBMC-PBMC_AN-Part(2)) 

Copy to: 
1. PA to Secretary, SVPMC for kind Information of Secretary, SVPMC. 
2. The Joint Secretary, SVPMC for kind information. 
3. The Chief Accounts Officer, SVPMC for information & necessary action. 
4. The Executive Engineer (E&M/ SWM), SVPMC for information & necessary action. 
5. The Sanitary Officer, SVPMC for information & necessary action. 
6. The Agriculture Officer, SVPMC for information & necessary action. 
7. The Organizer. SVPMC for Information & necessary action. 
8. The Revenue Officer for information & necessary action. 
9. The Assistant Manager, IT, SVPMC for information and to upload in the SVPMC 

website for Information/ publicity. 

Superintending Engineer 
Municipal Council 
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नगर पालिका पररषद 
Office of Municipal Council 

श्री लिजया पुरम 
Sri Vijaya Puram 

SVPMC’s DESIGNATED COMPOST SALE POINTS 

S.No. Name of the Compost 
Sale Point 

Photograph 

1 SVPMC-HQ, Mohanpura 

2 Jogger’s Park, Sri Vijaya 
Puram 

3 Gandhi Park, Sri Vijaya 
Puram 

ANNEXURE-VII
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S.No. Name of the Compost 
Sale Point 

Photograph 

4 Marina Park, Sri Vijaya 
Puram 

 
 

5 Office of Agriculture 
Officer, SVPMC, Dairy 
Farm, Sri Vijaya Puram 

 

 
 

6 Sunday Market, 
Junglighat, Sri Vijaya 
Puram 

 
 

 

Agriculture Officer 
Municipal Council 
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PHOTOGRAPHS OF COMPOST SALE AND DISTRIBUTION DONE BY SVPMC 
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S.No. Location Capacity in TPD Photographs 

1. Shivapuram 5 

2. Rangat 5

3. Kadamtala 5

4. Nilambur 5

5 Neil Kendra 5

6 Bakultala 5

7 Rampur 5

8 Pahalgaon 5

9 Basantipur 5

10 Madhupur 5

11 Nabagram 5

Annexure-VIII
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12 Kishori Nagar 5

13 Radha Nagar 5

14 Kerlapuram 5

15 Beodnabad 5

16 Shyam Nagar 5

17 Neil Kendra 5

18 Netaji Nagar 5

19 Rabindra Nagar 5

20 Shore Point 5

21 Manarghat 5

22 Collinpur 5

23 Brindaban 5
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24 Chouldari 5

25 Wandoor 5

26 Laxmi Nagar 5

TOTAL 130 TPD 
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ANNEXURE-IX

• "~ "''" lift),,,, ,, ,,,, ,,,,,,t,➔,, 

OFFICE OF I HE AO RICUL T URE 0 1 I ICCR 
•l'Ntflft-f•l ll •10•1 ,: '!fl t,, ,,111 1 \111 

MUNICIPAL COUNCIL, SRI VIJAYA PURAM 

I No 1 JQIAOtHI/HWISVPMC/?025 78/P~I J 1.1 

l o 
fhO Hood & Principal Sclonllat 
Kn1h1 Vl\)yon Kendra (KVK) 
ICAR--Central Island Agncullural Ro■earch ln1111u1e (CIARI) 
S1pp1gho1 Sri V1joyo Purom - 74A 105 

Sub: R1quHt for Suppon In Supplying D1compo11r1/Con1ort1 11 for Wol/Organlc Wa■to 
Compoatlng Operation, at SVPMC Facttltlea - reg. 

Sir 
This 1s to Inform you that the Sri V11aya Puram Mun1c1pal Council (SVPMCJ manll<Jet 

weVorgan1c waste collected from the city at 1 t wet waste process1ng1com001hng fac,ht1es 

The waste processed at these lac11r11es comprrses food waste and rnarkel waste ,uch 
as hsh. meat. vegetables fruits and flowers In add1t1on other organrc waste 1nclud1ng flee 
pruning waste. twigs. leaves. and s1m1lar slow-degrading materials also forms par1 of tne total 
waste stream 

The SVPMC has been u11ll1ing the decomposer Pusa Decomposer developed oy ICAR­
IARI. New De1h1 which showed a good results espec1 all v during 1111ny sea~on~ The u• ,. 0 1 
m1crob1al decomposersiconson,a can s,gn,1,canlly acceter.110 1ne compost,ng prr,, ,-, ~ ,mp, , ,. 
compost ouallly and ensure elf1c,ent waste management oa11tcula11 I during 1• •· rr ::n• , 
season 

In this regard. 11 1s requested to kindly extend your suppor, ,n lac,111aung tne suppl I ol 
decomposers/consort1a for use at SVPMC's composting lac1ht1es The supply will help 1n the 
effective 1rea1ment of both easily biodegradable waste and slow-degrading organic waste 
thereby reducing processing time and enhancmg the quality of compost produced 

This may kindly be taken up at the earliest convenience so that field application can 
commence immediately 

Yours lallhfully 

scl t-i 
r ( Agriculture Officer 

Hori,cutrure Wing 
Mun,c1pal Council 

Copy to: 
1 PA to Secretary. SVPMC for kind 1nformat1on of Secretary, SVPMC 

The Superinlendlng Engineer, SVPMC for kind rnformahon 
3 The Executive Engineer-II (Wonts), SVPMC for kind Information 
4 The JE( SWM). SVPMC for Information and necessary action 

110 to: 
The Director CIARI Sn V11aya Puram. for kind information please I) 

~&\~~ 
t \iAgrlcu1ture Officer 

Hor11cul1ure Wing 
Mun1c1pal Council Page 86 of 1410
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PUSA DECOMPOSER DEVELOPED BY ICAR-IARI, NEW DELHI IS BEING USED BY 

SVPMC FOR ACCELERATING THE COMPOSTING PROCESS 

 

 

 

 

~~ 
PUSA DECOMPOS!\\ 

\ • I. The conlenls of pac~el is •ufficienl 
for pttparing compo~I of I 100 
farm l'ISlt. 

2.lt hastens the rate of 
decomposition oharious agri 
HStt. 

3. It can bt used for various 
Kbstratn like garbage, garden 
lntr aad (ruits waste etc. 

'tlevlllharftqnaa -.@t 
Di\ision of ~licrobh\o~· 
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To 

Sir, 

The Director, 

F..No.: M/258/2025-Plg-ELE-ELE AN/55 

1 

Office of Municipal Council 

Swachh Bharat Mission - Urban (SBM-U) 2.0 

Sri Vijaya Puram 

Sub: Request for Sample DPRs and Handholding Support for Preparation and 

Timely Submission of Proposals for Bio-Methanation and RDF Plants - Reg. 

Ministry of Housing and Urban Affairs (MoHUA), Go., 

Nirman Bhawan, Maulana Azad Road, New Delhi - 110011 

With reference to the recent meeting convened under the chairmanship of the 

Additional Secretary (UT), MHA, Gol., was held on 26th July 2025 to discuss the status of 

Waste to Energy (WtE) initiatives across the UT Administrations, wherein key deliberations 

including the UT of Andaman & Nicobar Islands, were held. 

Sri Vijaya Puram, dated .07.2025 

During the discussions, it was informed that the MoHUA Would provide sample 
Detailed Project Reports (DPRS) for bio-methanation plants and Refuse Derived Fuel (RDF) 
plants based on biomass waste. The support is sought to enable the Sri Vijaya Puram 
Municipal Council (SVPMC) to prepare and submit comprehensive and technically sound 
proposals within the stipulated timeline of SBM-U 2.0 (within 60 days), keeping in view the 
sunset clause of the scheme on 2nd October 2026. 

In this context, 1 would like to request your good office to kindly: 

Share sample DPRs of successful & approved projects under SBM-U 2.0 for both 
bio-methanation & RDF-based projects, along with the templates/ formats required 
for submission to MoHUA; 

2. Extend technical guidance and handholding support to SVPMC in the preparation 
and customization of DPRS relevant to the geographical and logistical conditions of 
the Islands; 

Copy to: 

3. Facilitate c0ordination with domain experts or technical consultants, if any, 
empanelled or recommended by MoHUA for assisting ULBs in project preparation. 

Given the unique challenges of operating in an Island-based UT and the need to strengthen 
decentralized waste processing infrastructure, your assistance in this matter would be highly 
valuable and appreciated. We are committed to ensuring th¡t the projects are planned and 
executed in alignment with the objectives of SBM-U 2.0 and contribute meaningfully to 
Sustainable waste management in the region. 

We look forward to your ind support in this regard.. 

Administration. 

Yours faithfully, 

(Shri Azharuddin Zahiruddin Quazi, IAS) 
Secretary 

Municipal Council 

1. PS to Commissioner-Cum-Secretary (UD), A&N Administration, for kind information of 
Commissioner-cum-Secretary (UD), A&N Administration. 

2. PS to Secretary (UD), A&N Administration, for kind information of Secretary (UD), A&N 

3. The Superintending Engineer, SVPMC for information & necessary action. 

Secr�tary 
Municipal Counçil 

ANNEXURE-X
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Record of Discussions of the meeting to discuss disposal of waste, feasibility
of setting up of facilities for waste processing plants in UTs of ANI,
Chandigarh, DNHDD, Puducherry and Lakshadweep under the chairmanship of
Additional Secretary (UT), MHA held on 26.07.2025 at 12:00 noon at Kartavya
Bhawan – 3, Central Vista, New Delhi – 110001

A meeting was held under the chairmanship of the Additional Secretary (UT),
MHA discuss disposal of waste, feasibility of setting up of facilities for waste
processing plants in UTs of ANI, Chandigarh, DNHDD, Puducherry and
Lakshadweep on 26.07.2025 at 12:00 noon at Kartavya Bhawan – 3, Central Vista,
New Delhi - 110001. The list of participants may be seen at Annexure - I.

2. At the outset, Director (ANL), UT Division, MHA welcomed all the participants
and set the agenda for the meeting.

3. Thereafter, UTs made the presentations highlighting the quantum of waste
generation, utilization of waste as per existing processing facilities, etc. and the road
ahead, as elaborated in Annexures II to VI for five UTs. The matter was discussed
and following are the deliberations and the decisions taken in the meeting:

4. UT of ANI

Deliberations during the meeting

 During the presentation, UT Administration mentioned that Sri Vijaya Puram
Municipal Council (SVPMC) has requested MoHUA to approve funding under
SBM 2.0 for 20–30 TPD Bio Methanation/Bio-CNG plant at Sri Vijaya Puram.
However, they face challenge in applying for Swachh Bharat Mission – Urban
(SBM-U) funding for CBG plants, as the existing eligibility criterion of cities is
for population of over 3 lakh.

 Further, they also mentioned that SVPMC has also requested support from Oil
India Limited (OIL)/ Indian Oil Corporation Limited (IOCL) to establish a
Biogas/Compressed Biogas (CBG) plant under the GOBARdhan Scheme.

 MoHUA highlighted that the humid conditions slow down the composting
process of wet waste. Further, there is difficulty in collection and
transportation of waste from multiple islands. Accordingly, MoHUA will explore
the option of providing funds for 3-4 smaller Bio-Methanation plants for UT of
ANI to be set up in different islands.

 MNRE mentioned that under the National Bio-energy Programme (NBP),
financial assistance is being provided under three sub-components viz. Waste
-to-Energy, Biomass and Biogas. Further, the budget under phase-I of the
scheme is completely exhausted and the Ministry is preparing for approval of
phase-II of the scheme. However, to support Waste to Energy projects in the
UTs, Ministry will examine the availability of funds under ‘greening of islands’
scheme or any other scheme of MNRE.

Decisions taken in the meeting

 UT of ANI to plan for creating facilities for processing of waste generated from
urban, as well as rural areas.

Page 91 of 1410

912788



 In case, UT of ANI intends to set up smaller Bio-Methanation plants in the
islands, UT may like to submit the proposals, along with DPRs for seeking
funds from MoHUA on priority, as the sunset date for the scheme under
MoHUA is October 2026.

 In case, UT of ANI intends to set up Waste to Electricity generation plant,
MNRE to also explore the option for providing funds for electrical
infrastructure for the projects.

(Action: UT of ANI, MoHUA and MNRE)

5. UT of Chandigarh

Deliberations during the meeting

 During the presentation, UT of Chandigarh highlighted the details of existing
dry waste, wet waste and Horticulture waste facilities. The UT mentioned that
they are in process of setting up of an integrated solid waste management
facility of 500 TPD. RFP on Hybrid Annuity Model was floated and bids
received were on higher side and the proposal was dropped in March 2025.
In June 2025, revised RFP for selection of Transactional Advisor (TA) has
been floated and the TA is expected to be appointed by September 2025.

 At present, Chandigarh has been processing 420 tonnes of waste through
composting and is also envisaging installation a Compressed Bio-Gas (CBG)
plant to process segregated wet waste.

 MoPNG highlighted that the Municipal Corporation can explore partnership
with Oil and Gas Marketing Companies (OMCs) to set up CBG plant. An
Advisory has also been issued to States/UTs regarding facilitating OMCs to
provide land at a nominal lease rental and uninterrupted supply of segregated
organic waste to the operator for CBG project. However, for running CBG
plant effectively, there is a need for proper segregation of waste. Further, in
this model, UT of Chandigarh may not bear any expenditure on setting up of
the plant and UT will also not get the income generated from this plant.

 MoHUA highlighted that considering 52% of waste generation is horticulture
waste, Waste to Energy plant is not feasible in the UT. Further, for the
proposal of setting up an integrated Solid Waste Management plant, VGF
may be availed by the UT under SBM-U 2.0. The standardized document
issued by MoHUA can be referred for preparing the proposal on VGF by the
UT.

Decisions taken in the meeting

 UT of Chandigarh to take appropriate steps for properly segregating dry waste
for setting up and effective functioning of CBG plant.

 UT of Chandigarh may examine and decide on the possibility of creating a
Joint venture with Government owned OMCs for setting up CBG plant or to
send the proposal for VGF to MoHUA for setting up of integrated Solid Waste
Management plant under SBM-U 2.0.

(Action: UT of Chandigarh, MoHUA and MoPNG)
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6. UT of DNHDD

Deliberations during the meeting

 During the presentation, UT of DNHDD the details of existing dry waste, wet
waste and Horticulture waste facilities.

 MoPNG highlighted that for setting up CBG plants, there is a need for proper
segregation of dry waste being generated in the UTs.

Decisions taken in the meeting

 UT of DNHDD to take further necessary steps for proper segregation of wet
waste at the source.

 In case, UT of DNHDD intends to set up Bio CBG plants under SBM-U 2.0,
UT may like to submit the proposals, along with DPRs for seeking funds from
MoHUA on priority, as the sunset date for the scheme of MoHUA is October
2026.

 UT of DNHDD may examine and decide on the possibility of creating a Joint
venture with Government owned OMCs for setting up CBG plant.

(Action: UT of DNHDD, MoHUA and MoPNG)

7. UT of Lakshadweep

Deliberations during the meeting

 During the presentation, UT of Lakshadweep highlighted that it generates
approximately 40,000 MT of coconut biomass annually, however, only 2,025
MT is consumed each year. Environmental concerns due to remaining 38,000
MT each year also affecting the aesthetic appeal of the coral islands,
potentially harming eco-tourism also.

 Further, the UT administration mentioned that the issue of coconut waste was
discussed with IIT Delhi and IIT Delhi has recommended the pilot waste to
energy plant i.e., coconut biomass incineration with energy recovery due to its
cost-effective and feasible approach. It was also informed that a PPA will be
executed with the selected concessionaire by UT Administration.

Decisions taken in the meeting

 UT of Lakshadweep to examine the option suggested by IIT Delhi, so as to
find out the solution of waste generated in the islands.

 In case, UT of Lakshadweep intends to set up Waste to Electricity generation
plant, MNRE to also explore the option for providing funds for electrical
infrastructure for the projects.

(Action: UT of Lakshadweep and MNRE)

8. UT of Puducherry

Deliberations during the meeting

 The UT of Puducherry highlighted the details of existing processing facilities.
UT admin mentioned that there are 3 SWM processing facilities for processing
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of Municipal Solid Waste in the entire UT of Puducherry. Further, it was
mentioned that Bio CBG facility is yet to start for 100 TPD processing on 24
hrs basis which will commence from operations by October 2026. Also, the
gas generated will be used in-house by the concessionaire for their fleet and
surplus will be supplied to East Coast Gas Ltd who are developing gas
network in Puducherry.

Decisions taken in the meeting

 UT of Puducherry to expedite completion of new Bio CBG facility being
created in the UT and to take concrete steps for segregation of waste at
source, so as to increase the effectiveness of CBG plant.

(Action: UT of Puducherry)

8. The meeting ended with a vote of thanks to the chair.

*****
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Annexure-I

List of participants

Sl.
No.

Name, Designation State/ UT/ Ministry/
Department

1. Shri Nitesh Kumar Vyas, AS (UT) M/o Home Affairs (Chairman)

2. Shri Praveen Kumar Rai, JS (UT) M/o Home Affairs

3. Shri Deepak Virmani, Dir (UT-ANL) M/o Home Affairs

4. Shri Binay Mallik, AGM (NVVN)
Shri Lakshmi Narayan Nanda, AGM (NVVN)

Ministry of Power

5. Karanjit Singh Nganbam, Director DDWS, Ministry of Jal Shakti

6. Dr. Gaurav Mishra, Scientist-F Ministry of New & Renewable
Energy

7. Shri Binay Kumar Jha, Director Ministry of Housing and Urban
Affairs

8. Shri Vikash Singh, Director
Shri Sachhidanand Yadav, ED, Gail

Ministry of Petroleum & Natural
Gas

Through VC
9. Shri Amit Raj, Director Ministry of Environment, Forest

and Climate Change

10. L. Kumar, Secretary (UD)
Shri Arjun Sharma, DC, South Andaman
Shri Sushant Padha, I/c Secretary PBMC

UT of Andaman & Nicobar
Islands

11. Shri Mandip Singh Brar, Home Secretary
Shri Amit Kumar, Commissioner
Shri Sanjay Arora, Chief Engineer

UT of Chandigarh

12. Shri Nikhil Desai Secretary (RD)
Shri Shivam Teotia, Joint Secretary (UD)

UT of Dadra & Nagar Haveli and
Daman & Diu

13. Shri Shaktivel, Director, Local Admin.
Shri Rajesh, Supdt. Engineer

UT of Puducherry

14. Shri Rajthilak S, Secretary, Environment &
Forest

UT of Lakshadweep Islands
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ANNEXURE-II

Brief facts of UT of ANI regarding waste generation, utilization of waste, as per
existing processing facilities, etc. and the Road Ahead

 Total waste generation is around 63.8 TPD, which includes 44.55 % as dry
waste, 52.10 % of wet waste, 1.85% of DHW and sanitary, 1.5 % of Inerts
/Rejects.

 Current waste processing capacity is 87.19% (55.63 MT Avg.) and available
waste processing plant capacity is 87.77% (56 MT Avg.).

 Existing dry waste facility - current dry waste generation is 26.67 TPD, of
which 23.00 TPD is baled and transported to mainland and remaining 3.67
TPD is the gap in dry waste processing. Further, 05 TPD Plastic Material
Recovery Facility with 3TPD Glass shredder unit is functional at Brookshabad,
w.e.f. July 2024 onwards.

 Existing wet waste facility - current wet waste generation is 33.12 TPD, of
which 32.50 TPD is processed and remaining 0.62 TPD is the gap in wet
waste processing.

 Proposed facilities: Considering the future demand and to cater the present
gap of waste processing, an additional facility of 30 TPD capacity centralized
& integrated Municipal Solid Waste Processing for Dry and Wet waste at the
Brookshabad is under construction and will be established by the end of April,
2026.

 Compost generated from existing plants is being utilized & distributed to
Government Departments, schools, SVPMC’s parks and general public (on
sale) and leftover/un-processed is recycled back for onward composting. Also,
cocopeat extracted from tender coconut shredding unit of 04 TPD capacity is
being utilized for the composting purpose

 Quantity of non-recyclable waste generated is 09-10 TPD and quantity of
biomass waste generation is around 16-20 TPD.

 As per the 2023 report of GIZ-India under the MoWI project, “Management of
Organic Waste in Sri Vijaya Puram Situational Analysis, shows that there is a
potential for Bio methanation for a capacity of 20-30 TPD.

 Sri Vijaya Puram Municipal Council SVPMC has requested MoHUA to
approve funding under SBM 2.0 for 20–30 TPD bio methanation/Bio-CNG
plant at Sri Vijaya Puram. SVPMC has also requested support from Oil India
Limited (OIL)/ Indian Oil Corporation Limited (IOCL) to establish a
Biogas/Compressed Biogas (CBG) plant under the GOBARDHAN Scheme.
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ANNEXURE-III

Brief facts of UT of Chandigarh regarding waste generation, utilization of
waste, as per existing processing facilities, etc. and the Road Ahead

 The city population is 10.45 lakh as per Census 2011 and has 35 Wards. The
city presently generates 500 TPD of Municipal Solid Waste which is expected
to grow to 651 TPD by 2037.

 As on date, there is 100% Collection of different types of waste, including wet
waste, dry waste, sanitary waste, domestic hazardous waste, horticulture
waste, floral waste, C&D waste.

 Presently, there are 3 Garbage Transfer Station cum Material Recovery
Facility of collective capacity of 225 TPD.

 Dry waste operational capacity is 200 TPD and wet waste operational
capacity is 400 TPD.

 There is dedicated horticulture waste processing plant with operational
capacity of 30 TPD, along with on-site horticulture waste compost pits with
operational capacity of 32 TPD.

 Existing Dry Waste Facility: Waste generated is 120 TPD, which includes 100
TPD RDF, 10 TPD Recyclables and 10 TPD Inert. The processing capacity of
existing plant is 200 TPD

 Existing Wet Waste facility: Waste generated is 228 TPD, which includes 200
TPD Windrow compost, 5 TPD Bio Gas plant and 23 TPD Inert. The
processing capacity of existing plant is 300 TPD

 Existing Horticulture facility: Waste generated is 90 TPD, which includes
Briquettes and compost. The processing capacity of existing plant is 30 TPD

 Proposed facility: Setting up of an integrated solid waste management facility
of 500 TPD has been approved High Power Committee & by General House
on MC. RFP on HAM model was floated and bids received were on higher
side and the proposal was dropped in March 2025. In June 2025, revised
RFP for selection of TA from Swachhata Knowledge Partners was appointed
by MoHUA and DEA notified TA Agencies for structuring the project is floated.
The TA is expected to be appointed by September 2025.
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ANNEXURE-IV

Brief facts of UT of Dadra & Nagar Haveli and Daman & Diu (DNHDD) regarding
waste generation, utilization of waste, as per existing processing facilities, etc.
and the Road Ahead

DNH
 For DNH, total waste received is 135 TPD (including dry waste of 60.75 TPD

and wet waste of 74.25 TPD) from 15 Wards & 20 Gram Panchayats. The
calorific value of RDF material is 4400 Kg/ kcal.

 Existing plant is located at Kharadpada.

Daman
 For Daman, total waste received is 98 TPD (including dry waste of 44.1 TPD

and wet waste of 53.9 TPD) from 15 Wards & 14 Gram Panchayats. The
calorific value of RDF material is 4400 Kg/ kcal

 Existing plant is located at Dunetha, Daman.
 MSW waste is separated into Dry Waste and Wet Waste at 80 mm Trommel

Machine. Wet Waste after approximately 4 weeks of Turning and
Decomposition process is feed into 25 mm Trommel Machine.

 Hard Plastic variants like PET Bottles are provided to Recyclers (Plant is
under Development Stage).

 RDF (Refused Derived Fuel) Plant is under Development Stage.

Diu
 For Diu, total waste received is 35.2 TPD (including dry waste of 13.7 TPD

and wet waste of 21.5 TPD) MSW waste is separated into Dry Waste and Wet
Waste at 75 mm Trommel Machine. Wet Waste after 4 Weeks of Turning and
Decomposition process is feed into 25 mm Trommel Machine and 4 mm
Screening Machine.

 Hard Plastic variants like PET Bottles are feed into Bailing Press machine for
conversion into Compressed Bails for feasibility in transport to Recycling
plants. RDF (Refused Derived Fuel) Material after separation of recyclable
material from Dry waste are sent to “Waste to Energy Plants” and “Cement
kilns” for burning as a fuel.
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ANNEXURE-V

Brief facts of UT of Lakshadweep regarding waste generation, utilization of
waste, as per existing processing facilities, etc. and the Road Ahead

 The Coconut Biomass on the Islands consist of consists of leaves, bunch
waste and husk. The major consumption of coconut biomass includes
firewood, Masmin production, Animal feed and Agriculture.

 Lakshadweep generates approximately 40,000 MT of coconut biomass
annually from 2,675 Ha of land, however, only 2,025 MT is consumed each
year.

 Environmental concerns due to remaining 38,000 MT each year also affecting
the aesthetic appeal of the coral islands, potentially harming eco-tourism also.

 Proposed facility -
 The issue of coconut waste was discussed with IIT Delhi, who presented 3

options viz., coconut biomass incineration with energy recovery or incineration
without energy recovery or gasification with energy recovery. IIT Delhi has
recommended option 1 i.e., coconut biomass incineration with energy
recovery due to its cost-effective and feasible approach.

 UT of Lakshadweep has proposed a pilot waste to energy plant (option 1) with
an estimated cost of Rs. 6 crore at Kavaratti.

 The plant will be designed to operate with 16 MT/day of coconut biomass
(daily coconut Biomass generation in Kavaratti), generating approximately
13,000 units of electricity daily and the cost of generation of electricity will be
much cheaper than the current electricity generation through diesel.

 IIT Delhi has been selected on nomination basis for providing consultancy
services for selecting concessionaire which will set up the plant.

 A PPA will be executed with the selected concessionaire by UT Administration.
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ANNEXURE-VI

Brief facts of UT of Puducherry regarding waste generation, utilization of
waste, as per existing processing facilities, etc. and the Road Ahead

 There are 3 SWM processing facilities for processing of Municipal Solid Waste
in the entire UT of Puducherry for 5 ULBs-one common facilities for
Pondicherry and Oulgaret Municipalities, one facility for Karaikal Municipality,
one facility for Yanam Municipality (it is being set up – operations will
commence from November 2025) and Mahe Municipality practices in-situ
waste processing.

 Source segregation in Pondicherry and Oulgaret Municipalities will begin from
August 2025 and wet waste is expected to be less than 200 TPD. The new
concessionaire has begun operations from June 2025.

 The designed total capacity of the common Material Recovery Facility (MRF)
for Pondicherry and Oulgaret Municipalities is 900 TPD. This has been
designed keeping the population projection and scaling up of waste
generation in view for the next 19 years i.e upto 2043 (concessionaire
agreement period). The current generation in Pondicherry and Oulgaret
Municipalities is 400 TPD that is being processed at the MRF.

 The designed capacity of the Construction and Demolition Waste for
Pondicherry and Oulgaret Municipalities is 80 TPD, whereas the current C&D
waste generation and processing is 50 TPD.

 Bio CBG facility is yet to start for 100 TPD processing on 24 hrs basis.
 The design of the Bio-CBG facility has been conceptualized for 100 TPD

processing on 24hr basis from the captive raw material / feedstock derived
from Municipal Solid Waste, which will commence from operations by October
2026. The pre-treatment facility is also a part of the Bio-CBG facility that is
being set up. Further, the gas generated will be used in-house by the
concessionaire for their fleet and surplus will be supplied to East Coast Gas
Ltd who are developing gas network in Puducherry.

 5 TPD incinerator with same day processing for dead animals and diapers
facility is being set up and start operations by November 2025.

********
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U-13034/33 /202 5-ANL 1/3091984/2025

F. No. U-13034/33/2025-ANL 
Government of India (Bharat Sarkar)

Ministry of Home Affairs (Grih Matralaya)
(UT Division)

North Block, New Delhi 
Dated, the 18th July, 2025

Meeting Notice

Subject: Meeting to discuss the status of Waste to Energy Plants in UT 
Administrations of Andaman & Nicobar Islands, Chandigarh, Dadra & Nagar
Haveli and Daman & Diu, Puducherry and Lakshadweep Islands -  reg.

* * * * *

The meeting regarding above said matter has been scheduled for 26th July, 
2025 (Saturday) at 12:00 noon in Room No. 118, North Block.

2. It is requested to nominate concerned officer, who is dealing/ well versed 
with the said proposal, to attend the meeting through VC.

3. The UT Administrations of Andaman & Nicobar Islands, Chandigarh, Dadra 
& Nagar Haveli and Daman & Diu, Puducherry and Lakshadweep Islands are 
requested to present a brief PPT on the above issues (maximum 10 slides or 10 
minutes) during the meeting.

4. The VC link will be shared in due course through a separate mail.
Digitally signed by 
Subodh Kumar Sudhakar 
Date: 18-07-2025 
18:32:19

To,

(S.K. Sudhakar) 
Under Secretary to the Govt, of India 

Tel. 011-23093575
sk.sudhakar@gov.in

1. The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New Delhi
2. The Secretary, Ministry of Environment, Forest and Climate Change, Indira 
Paryavaran Bhawan, Jorbagh, New Delhi - 110003
3. The Secretary (DWS), Ministry of Jal Shakti, Department of Drinking Water and 
Sanitation, Pandit Deendayal Antyodaya Bhawan, CGO Complex, New Delhi [with 
request to nominate officer/ official of appropriate rank, who is well versed with the 
subject matter/ dealing the matter of Swatch Bharat Mission (SWM)].
4. The Secretary, Ministry of New & Renewable Energy, Atal Akshay Urja Bhawan, 
CGO Complex, Lodhi Road, New Delhi.
5. The Secretary, Ministry of Housing and Urban Affairs, Nirman Bhawan, Maulana 
New Azad Road, Delhi -  110 011
6. The Secretary, Ministry of Petroleum & Natural Gas, Shastri Bhawan, Dr. 
Rajendra Prasad Road, New Delhi
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U-13034/33 /202 5-ANL 1/3091984/2025

7. The Chief Secretary, UT of Andaman and Nicobar Administration, Sri Vijaya 
Puram
8. The Advisor to the Hon’ble Administrator, UT of Chandigarh, Chandigarh - 
160001
9. The Advisor to the Hon’ble Administrator, UT of Dadra & Nagra Haveli and 
Daman & Diu, Moti Daman - 623910
10. The Chief Secretary, Govt, of Puducherry, Puducherry - 505001
11. The Advisor to the Hon’ble Administrator, UT of Lakshadweep, Kavaratti - 
682555

Copy to: The In-charge, NIC is requested to provide the VC link for the above 
meeting.

Copy also forwarded to: PSO to AS(UT), PPS to JS(UT), PPS to Director
(UT/ANL) and SO (Protocol).

Page 102 of 1410

1022799



U-13034/33 /202 5-ANL 1/3091642/2025

F. No. U-13034/33/2025-ANL 
Government of India (Bharat Sarkar)

Ministry of Home Affairs (Grih Matralaya)
(UT Division)

North Block, New Delhi 
Dated, the 15th July, 2025

Meeting Notice

Subject: Meeting to discuss the status of Waste to Energy Plants in UT 
Administrations of Andaman & Nicobar Islands, Chandigarh, Dadra & Nagar 
Haveli and Daman & Diu, Puducherry and Lakshadweep Islands -  reg.

* * * * * *

A meeting (through VC) under the chairmanship of Additional Secretary 
(UT),MHA is scheduled to be held on 18.07.2025 (Friday) at 4:00 P.M. in Room 
No. 118, North Block, to discuss the status of Waste to Energy Plants in UT 
Administrations of Andaman & Nicobar Islands, Chandigarh, Dadra & Nagar Haveli 
and Daman & Diu, Puducherry and Lakshadweep Islands.

2. It is requested to nominate concerned officer, who is dealing/ well versed 
with the said proposal, to attend the meeting through VC.

3. The UT Administrations of Andaman & Nicobar Islands, Chandigarh, Dadra 
& Nagar Haveli and Daman & Diu, Puducherry and Lakshadweep Islands are 
requested to present a brief PPT on the above issues (maximum 10 slides or 10 
minutes), during the meeting.

4. The VC link will be shared in due course through a separate mail.
Digitally signed by 
Subodh Kumar Sudhakar 
Date: 15-07-2025 
11:06:51
(S.K. Sudhakar)

Under Secretary to the Govt, of India 
Tel. 011-23093575

sk.sudhakar@gov.in

To,

1. The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New 
Delhi
2. The Secretary, Ministry of Environment, Forest and Climate Change, Indira 
Paryavaran Bhawan, Jorbagh, New Delhi - 110003
3. The Secretary, Ministry of New & Renewable Energy, Atal Akshay Urja 
Bhawan, CGO Complex, Lodhi Road, New Delhi.
4. The Secretary, Ministry of Housing and Urban Affairs, Nirman 
Bhawan, Maulana New Azad Road, Delhi -  110 011
5. The Secretary, Ministry of Petroleum & Natural Gas, Shastri Bhawan, Dr. 
Rajendra Prasad Road, New Delhi
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U-13034/33 /202 5-ANL 1/3091642/2025

6. The Chief Secretary, UT of Andaman and Nicobar Administration, Sri Vijaya 
Puram
7. The Advisor to the Hon’ble Administrator, UT of Chandigarh, Chandigarh - 
160001
8. The Advisor to the Hon’ble Administrator, UT of Dadra & Nagra Haveli and 
Daman & Diu, Moti Daman - 623910
9. The Chief Secretary, Govt, of Puducherry, Puducherry - 505001
10. The Advisor to the Hon’ble Administrator, UT of Lakshadweep, Kavaratti - 
682555

Copy to: The Incharge, NIC is requested to provide the VC link for the above 
meeting.

Copy also forwarded to: PSO to AS(UT), PPS to JS(UT), PPS to Director
(UT/ANL) and SO (Protocol).
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ANNEXURE-XI

1"7Rqrfuq;-r~ 

Office of Municipal Council 

_J!.11t:Jcj51tJ~c1rift 6Lt9 ~~~ 
/ - • rl Vljaya Puram 

STANDARD OPERATING PROCEDURE (SOP) 

For Wet Waste Processing from Collection to Processing during Monsoon (4-6 Months) 

1. Introduction: 

This Standard Operating Procedure (SOP) establishes the protocols for the comprehensive 
management of wet waste within the jurisdiction of the Sri Vijaya Puram Municipal Council 
(SVPMC), Andaman & Nicobar (A&N) Islands. It specifically addresses the unique and significant 
challenges encountered during the monsoon season. The scope of this SOP encompasses all 
stages of the wet waste management lifecycle: gerieration (from households, commercial 
establishments, and institutions), meticulous source segregation, systematic collection, efficient 
transportation, necessary pre-processing, appropriate processing and/or treatment, and sale of 
bye-products. A central focus is maintained on implementing monsoon-resilient practices 
throughout this lifecycle. 

This SOP has been meticulously formulated to ensure direct compliance with the directions issued 
by the Hon'ble National Green Tribunal (NGT) in Original Application No. 606 of 2018, which 
pertains to comprehensive solid waste management. Furthermore, this document aligns with and 
operationalizes the provisions of the Solid Waste Management (SWM) Rules, 2016, as notified 
by the Ministry of Environment, Forest and Climate Change (MoEF&CC), Government of India. 

The Standard Operating Procedure (SOP) has been duly verified and vetted by the Indian Council 
of Agricultural Research - Central Island Agricultural Research Institute (ICAR-CIARI), Sri Vijaya 
Puram. 

2. Scope: 

This SOP is mandatory and binding for all waste generators, including individual households, 
commercial entities (such as markets, hotels, restaurants) , and institutions (schools, government 
offices, etc.). It is also mandatory for all personnel of the SVPMC, and any third-party contractors 
or agencies engaged by SVPMC for any aspect of wet waste management within the 
geographical and administrative purview of the SVPMC. 

3. Abbreviations : 

• BWG: Bulk Waste Generators (waste generation > 50kgs./day). 
• HH: Households 
• Comm.: Commercial Establishments 
• Institutional: Educational institutions, government offices, hospitals, etc. 
• 020: Door-to-Door 
• PPEs: Personal Protective Equipment (e.g. , hand gloves, masks) 
• SVPMC: Sri Vijaya Puram Municipal Corporation 
• Safaimltras: Waste collection personnel/sanitation workers 
• Generator: All waste generators (Household, commercial & institutional). 

4. Actionable points stage-wise during monsoon season: 

s. Stage/Issue Responsible Probable Solutions 
No. Party 
1. Waste generation • Generator • Covered bins/bins with lids are mandatory for all 

Sources (HH/ waste generators. 
Comm.I Institutional 
&BWG) 

2, Segregation at Generator • Mandatory segregation at source Into wet and 
Source dry waste, 

• in troduction of bio-degradabie bags for 
collecting waste at the source by the 
Safalmitras. 
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7. 

S. Stage/Issue Responsible Probable Solutions 
N~ Part 
3. Segregated waste SVPMC 

Collection - D2D 
(Households) 

4. Segregated waste SVPMC 
Collectlon - D20 
(Commerclal/ 
Institutions/ BWGs) 

5. Transportation of SVPMC 
segregated waste 

6. Waste proc~ssing/ SVPMC 
treatment 

Processed 
products 

by- V M 

• Manpower to be equipped with mandatory PPEs 
(hand gloves & masks) and rain gear (raincoat). 

• Door-to-Door waste collection is mandatory 
every day. 

• Use of appropriate equipment such as 
wheelbarrows and movable dustbins for 
household collection. 

• Collection vehlcles equipped with separate 
covered com artments. 

• Manpower to be equipped with mandatory PPEs 
(hand gloves & masks) rain gear (raincoat). 

• Door-to-Door waste collection is mandatory 
every day. 

• Use of appropriate equipment such as 
wheelbarrows and movable dustbins for 
collection. 

• Commercial/institutions be handed over waste 
in a segregated manner during collection. 

• Notified waste collection timings for commercial 
establishments: 08:00 p.m. to 11 :00 p.m. in 
addition to morning collection from 06:00 a.m. to 
09:00 a.m. 

• Collection vehicles designed with separate 
compartments, with dedicated vehicles for wet 
waste. 

• Vehicles are leakage-proof to prevent spillage 
and directly transport waste to designated 
rocessin facilities. 

• Treatment facilities equipped with proper 
receiving stations. 

• Treatment facilities mandatorily have roofs with 
side walls to prevent rainwater entry and ensure 
continuous operation. 

• Sufficient carbon sources (e.g., shredded 
coconut peat, sawdust, dry leaves) and ensure 
the stock of catalyst/cultures available & used to 
accelerate organic decomposition of waste. 

Processing of wet/ organic waste: 

Easily biodegradable waste (food waste, market 
waste such as fish, meat, vegetables, flowers, 
fruits, etc.) - These have a high potential for 
methane gas generation and are best suited for 
anaerobic digestion through bio­
methanation/biogas technology in the long-term 
plan. 

• In the present scenario, anaerobic composting 
or aerobic composting can be adopted , with the 
addition of consortia developed by CIARI or 
other ICAR institutes. 

• The staff involved In the treatment plant shall 
have adequate training from the ICAR KVK / 
Agriculture Department, for technical kn w-h 
for better compost making. 

Dry organic I n 
-, twig 

rtl 

• Appl 
nutrl 

nrich the 
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s. 
No. 

Stage/Issue Responsible 
Party 

Probable Solutions 

• Recycle leachate/ vermi-wash back into the 
composting system to enhance compost quality, 
or utilize it as liquid fertilizer. 

• Generated compost is distributed to farmers and 
other consumers, including parks, at notified 

rates. 

8. Disposal 
mechanism 

SVPMC Left-over waste requiring longer decomposition 
periods is recycled back into the subsequent 
decomposition cycle. 

5. Monitoring & Review: 

• Non-biodegradable fractions should be 
segregated and managed through appropriate 
disposal methods. 

• Residual organic waste should be recycled back 
into the composting process, with the addition of 
consortia/decomposers for complete 
deqradation . 

This SOP will be reviewed periodically by the Executive Engineer (SWM), SVPMC at pre, during 
& post monsoon seasons or as deemed necessary based on operational performance, 
technological advancements, or changes in environmental regulations and submit written report 

::ct'.!'::',::tioos & cemed;a1 mea5"ces to Seoceta,y, SVPMC to ""'"" ; :l:r / 

rn, has the appm<al of Competeot A,thority. \!JA' 

F. No.:34/2/2025-SWM-PBMC-PBMC_AN/ 3,4 "l 

Copy for information & necessary action by: 
1. The Executive Engineer (E&M/ SWM), SVPMC. 
2. The Sanitary Officer, SVPMC. 
3. The Assistant Engineer (SWM), SVPMC. 
4. The Agriculture Officer. SVPMC. 

Superintending Engineer 
Municipal Council 

Sri Vijaya Puram, dated lltOS.2025. 

5. The Junior Engineers (SWM), SVPMC through AE, SWM. 
6. The Sr. Sanitary Inspectors & Sanitary Inspectors through SO, SVPMC. 
7. All the monitoring Junior Engineers of wet/ organic & dry waste processing facilities. 
8. The Swachhata Awareness Team/ IEC Team, for creating public & community 

awareness. 
9. The Organizer, SVPMC for wide publicity. 

Copy also to: 
1. PA to Secretary, SVPMC for kind perusal of the Secretary, SVPMC. 

Superintending Engineer 
Municipal Council 
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नगर पालिका पररषद 
Office of Municipal Council 

श्री लिजया पुरम 
Sri Vijaya Puram 

 
Compliance Report on Standard Operating Procedure (SOP) for Wet Waste Management During Extended Monsoon Period (4–6 Months) 

 
Activity Status Remarks 

Compliances at Waste 
generation - Sources 
(HH/ Comm./ 
Institutional & BWG) 
 

• Households, commercial establishments, and 
institutions were provided with color-coded twin 
bins with awareness stickers to educate and 
inculcate the habit of waste segregation at source. 

• SVPMC made it mandatory to maintain these bins 
with lids for the collection, storage & handover of 
waste to Safaimitras in a segregated manner. 

• Bulk Waste Generators (BWGs) have been 
mandated to have their color-coded bins on their 
premises. 

• Standpost twin bins with covered lids have been 
installed in public areas. 

• Public awareness is being promoted through a 
dedicated Swachhata Awareness Team of 
SVPMC, as well as via radio, artistic wall paintings, 
and print and electronic media. 
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Activity Status Remarks 
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Activity Status Remarks 
Segregation at Source • Public awareness on waste segregation practice 

is being done through a dedicated Swachhata 
Awareness Team of SVPMC, as well as via 
radio, artistic wall paintings, and print and 
electronic media. 
 

• Color-coded biodegradable waste collection 
bags have been introduced to collect segregated 
waste according to the prescribed color code 
(Blue for dry waste, green for wet waste & Red 
for Sanitary & Hazardous waste), making the 
process easier for both Safaimitras and 
residents when handing over waste. 
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Activity Status Remarks 
Segregated waste 
Collection - D2D 
(Households) 

• Safaimitras of SVPMC collect segregated waste 
from the source as per the designated timings. 

• All Safaimitras have been directed to collect 
segregated waste from the source, which is 
monitored by the area supervisor and then by 
the Sanitary Inspector. 

• Personal protective gear is mandatory; 
manpower is deployed quarterly as per roster, 
and gloves and masks are compulsory for all 
workers. 

• Door-to-door collection is ensured every day. 
• Household collection is carried out using 

equipment such as wheelbarrows and movable 
dustbins. 

• SVPMC has notified commercial & institutions 
waste collection timings from 8:00 p.m. to 11:00 
p.m., in addition to the morning collection from 
6:00 a.m. to 9:00 a.m. 

• Collection vehicles have separate covered 
compartments. 
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Activity Status Remarks 
Transportation of 
segregated waste 

• The collection vehicles have separate 
compartments, and dedicated vehicles are 
deployed for wet waste. 
 

• The vehicles are covered to protect the waste 
from rain and transport it directly to the 
designated processing facilities. 
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Activity Status Remarks 

 
Processing/ Treatment 
of waste. 

Dry waste: 
• In absence of a recycling/ disposal facility in 

ANI, SVPMC has outsourced the operation & 
management of 18 Nos. of Dry Resource Centres 
(DRCs) to the 14 Nos. of private agencies (to 
bale/ compact the waste and send it to the End 
disposal units situated at mainland). 

• The operators/ agencies selected through EoI 
process, under Rule 15 (r) of SWM Rules, 2016 
which allows transport of non-bio-degradable 
waste to the respective processing facility or 
material recovery facilities or secondary storage 
facility. SVPMC receives per kilogram rate for 
each type of dry waste as a revenue from the 
vendors. 

• All 14 DRC operators are sending their waste 
baled materials to Mainland through 04 major 
plyers/ vendors, who are having the tie-up with 
the processing facilities duly authorized with 
respective SPCB/ PCCs. 
 

For Wet waste: 
• SVPMC operates 11Nos. of wet waste 

processing facilities for a total capacity of 32.5 
TPD, at different locations. 
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Activity Status Remarks 
• All the plants are operated by SVPMC through 

its own man-power, machineries & 
infrastructure. 
 

• Rainy Season Measures: all the wet waste is 
collected from households, business 
establishments etc., and transported to 
composting facilities in covered vehicles.  All 
composting facilities are covered under sheds, to 
prevent from rain disruption. Increased level of 
moisture/ humidity prolongs the duration of 
composting which is adjusted by addition of 
carbon materials like, shredded coconut peat, 
sawdust, dry leaves, and compost accelerators, 
such as microbial inoculums or microbial 
consortia, are added to organic waste to speed up 
decomposition and improve the quality of the 
final compost. 
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Activity Status Remarks 
Processed by-products • Out of the daily raw compost of 2-3 TPD, the 

leftover waste after sieving (usually 20% of 
generated compost), which requires longer 
decomposition periods, is recycled back into the 
subsequent decomposition cycle. So effectively, 
ready compost generation per day is avg. 2 
tonnes. 

• Compost rates have been notified for different 
category of consumers viz., General Public, bulk 
consumers & farmers. 
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Activity Status Remarks 
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Activity Status Remarks 
Disposal Dry waste: 

• The recyclables & non recyclables dry waste is 
baled materials being sending to Mainland 
through 04 major plyers/ vendors, who are 
having the tie-up with the processing facilities 
duly authorized with respective SPCB/ PCCs. 

Wet wate: 
• Out of the daily raw compost of 2-3 TPD, the 

leftover waste after sieving (usually 20% of 
generated compost), which requires longer 
decomposition periods, is recycled back into the 
subsequent decomposition cycle. So effectively, 
ready compost generation per day is avg. 2 
tonnes. 

 
 

 
 

 

 

Executive Engineer (SWM) 
Municipal Council 
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Details of Households managing their wet waste either through Home composting/ biogas
generation or any other means within the jurisdiction of Sri Vijaya Puram Municipal area- As

per the Inspection report of Ward Sanitary Inspectors

Ward No. Ward
Population

Ward Area
(Sq.km.)

Ward's Residential
Households (HHs)

Nos.

HHs practicing
Home

Composting (HC)
Nos.

Qty. of waste
managed (kgs.)

47971 395 308.1

1 7384 0.59 1942 22 17.16
2 6745 0.65 2033 22 17.16
3 7356 0.75 1953 20 15.6
4 5635 0.64 2200 27 21.06
5 7939 1.07 2026 9 7.02
6 7590 0.72 1914 1 0.78
7 6816 0.37 2011 17 13.26
8 3917 1.21 1214 14 10.92
9 6195 0.75 2112 20 15.6

10 4905 1.31 1845 16 12.48
11 6175 0.53 1984 12 9.36
12 6467 2.27 2159 25 19.5
13 5891 0.72 1827 7 5.46
14 6247 0.2 1883 15 11.7
15 6688 0.65 1802 25 19.5
16 5544 1.33 1499 17 13.26
17 9198 4.11 3055 10 7.8
18 8023 3.53 2692 9 7.02
19 7763 1.79 2359 10 7.8
20 7857 1.59 2069 5 3.9
21 5410 3.14 1358 29 22.62
22 2762 7.98 611 30 23.4
23 8359 3.97 2696 11 8.58
24 8400 1.37 2727 22 17.16

Sanitary Officer
Municipal Council

ANNEXURE-XII
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WET WASTE MANAGEMENT THROUGH COMPOSTING PRACTICE AT SCHOOLS 

WITHIN SRI VIJAYA PURAM MUNICIPAL AREA 

 

S.No. Name of School Address In-house 
composting 

type 

1 Govt. Senior 

Secondary School 

(GSSS) RBV 

Aberdeen Bazaar, BRC-South 

Andaman, Port Blair – 744101 

Pit method 

2 Govt. Senior 

Secondary School 

(GSSS) Garacharma 

Garacharma, BRC-South 

Andaman, Port Blair – 744105 

Pit method 

3 Govt. Secondary 

School (GSS) 

Delanipur 

Opp. Hotel Mansa, Delanipur 

Haddo, Port Blair – 744102 

Pit method 

4 Govt. Middle School 

(GMS) Austinabad 

Austinabad, BRC-South 

Andaman, Port Blair – 744105 

(exact location confirmation 

required) 

Pit method 

5 Govt. Primary School 

(GDMS) Middle Point 

Aberdeen Bazaar, BRC-South 

Andaman, Port Blair – 744101 

Pit method 

6 Kendriya Vidyalaya 

No. 1 (KV-1) 

Near Aberdeen Bazar, Tagore 

Road, Port Blair – 744101 

Pit method 

7 Govt. Secondary 

School (GSSS) South 

Point 

South Point, BRC-South 

Andaman, Port Blair – 744106 

Pit method 

8 Govt. Boys Senior 

Secondary School 

Middle Point, Aberdeen Bazaar, 

Port Blair – 744101 

Pit method 

9 Govt. Middle School 

(GMS) Carbyn’s Cove 

Possibly Dolly Gunj / Sippi Ghat 

area, South Andaman (exact 

location confirmation required) 

Pit method 

10 Govt. Senior 

Secondary School 

(GSSS) Girls 

South Point, BRC-South 

Andaman, Port Blair – 744106 

Pit method 
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Office of Municipal Council 

Date of Inspection: 23.06.2025 

As per the instruction of the Chief Secretary, A&N Administration, during the review 
meeting on Hon'ble NGT & Solid Waste Management (SWM) held on 16.06.2025, an 
inspection was carried out on 23.06.2025 at 12:30 p.m. by the undersigned along with the 
officials of SVPMC to ensure compliance with waste management norms. 

INSPECTION REPORT 

(Inspection at Jogger's Park- Bulk Waste Generator) 

Sri Vijaya Puram 

Location: Jogger's Park, Sri Vijaya Puram, Ward No.: 10 

Observations: 

Facility Type: On-site Composting Unit (Bulk Waste Generator - BWG) 

Daily Intake Capacity: 0.1 TPD 

Sri Vijaya Puram, dated 23.06.2025 

Operated & Maintained by: Horticulture Section, SVPMC 

The facility is categorised as BWG as per SWM Rules, 2016 (waste >50 kg/day), requiring 
in-house waste management. Waste is source-segregateddry waste (mainly plastic & 
paper) is collected via litter bins and picked up by SVPMC's ward sanitation team. Wet 
waste (mostly garden leaves) is composted in-house using pits and vermi beds. 

During the inspection, the on-site composting facility at Jogger's Park was found 
operational and managed departmentally under the supervision of the Horticulture 
Section. The composting process is functioning smoothly, and proper records are 
maintained. 

During the inspection, the daily intake logbook/records of wet waste were checked, 
and records of May 2025 were analysed as follows: 

Total operational days: 24 (Sundays/Holidays) out of 31 days 
Total organic waste collected: 1,496 kg 

Other Findings: 

Average daily organic collection: 62.33 kg 
Compost generated in the month: 75kgs. & self-utilised (at different parks) 
Logbook entries were updated consistently 

Waste (dry & wet) is segregated properly before composting. 
Compost pits and litter bins were found to be well-maintained. 
No leachate or foul odor was noticed at the composting site. 

Submitted please. 

Staff were present at the time of inspection and were briefed about ongrotional 
procedures. 

The compost generated is being utilized Within the park's garden and green patches 
contributing to horticulture practices. 

Secrètary 
Munigeacpal Counci! Sri Viiava Puram 
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Photographs taken at Jogger’s Park BWG On-site waste processing site, 

during the inspection on 23.06.2025 

 

    

 

 

          

 

 

    

 

         

Information Boards placed at BWG waste processing site 

01 No. Vermie-bed with top cover 

01 No. Compost pit with temporary top cover 
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Photographs taken at Jogger’s Park BWG On-site waste processing site, 

during the inspection on 23.06.2025 

 

 

 

 

 

  

Inward organic waste register maintained at Jogger’s Park 

Compost generated and utilization register maintained at Jogger’s Park 
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Office of Municipal Council 

Date of Inspection: 23.06.2025 

Sri Vijaya Puram 

(Inspection at Gandhi Park- Bulk Waste Generator) 

As per the instruction of the Chief Secretary, A&N Administration, during the review 
meeting on Hon'ble NGT 8& Solid Waste Management (SWM) held on 16.06.2025, an 

inspection was carried out on 23.06.2025 at 12:30 p.m. by the undersigned along with the 
officials of SVPMC to ensure compliance with waste management norms. 

Observations: 

INSPECTION REPORT 

Sri Vijaya Puram, dated 23.06.2025 

Location: Gandhi Park, Sri Vijaya Puram, Ward No.: 10 
Facility Type: On-site Composting Unit (Bulk Waste Generator - BWG) 
Operated & Maintained by: Horticulture Setion, SVPMC 
Daily Intake Capacity: 0.15 TPD 

The facility is categorised as BWG as per SWM Rules, 2016 (waste >50 kg/day), requiring 
in-house waste management. Waste is source-segregated--dry waste (mainly plastic & 
paper) is collected via litter bins and picked up by SVPMC's ward sanitation team. Wet 

waste (mostly garden leaves) is composted in-house using pits and vermi beds. 

During the inspection, the on-site composting facility at Gandhi Park was found 
operational and managed departmentally under the supervision of the Horticulture 

Section. The composting process is functioning smoothly, and proper records are 
maintained. 

During the inspection, the daily intake logbook/records were checked, and records of 
May 2025 were analysed as follows: 

Other Findings: 

Total operational days: 23 (except Sundays/Holidays) out of 31 days 
Total organic waste collected: 2,094 kg 
Average daily collection: 91.04 kg 
Compost generated in the month: 68kgs. & self-utilised (at different park) 
Logbook entries were updated consistently. 

Waste (dry & wet) is segregated properly before composting. 
Compost pits and litter bins were found to be well-maintained. 

No leachate or foul odor was noticed at the composting site. 

Submitted please. 

Staff were present at the time of inspection and were briefed about operational 
procedures. 

The compost generated is being utllzed within the park's garden and green patches, 

contributing to horticulture practices. 

Secretary 
MuRi0RaCGA 

Council 
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Photographs taken at Gandhi Park BWG On-site waste processing site, during 

the inspection on 23.06.2025 

 

     

 

    

 

    

 

 

  

Information Boards placed at BWG waste processing site 

Pit composting with temporary shed 

Vermie-bed with top cover 
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On-site wet waste management:

Home Composting Initiatives under 

SVPMC
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Ward No-1
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Ward No-2 (Home Composting)

Ward No-2
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Ward No-3
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Ward No-4
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Ward No-5
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Ward No-6
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Ward No-7
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Ward No-9
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Ward No-10
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Ward No-11
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Ward No-12
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Ward No-13
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Ward No-14
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Ward No-15
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Ward No-16
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Ward No-17
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Ward No-18
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Ward No-19
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Ward No-20
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Ward No-21
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Ward No-22
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Ward No-23
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Ward No-24
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Ward No-24
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WET WASTE MANAGEMENT THROUGH COMPOSTING PRACTICE AT SCHOOLS 

WITHIN SRI VIJAYA PURAM MUNICIPAL AREA 

 

S.No. Name of School Address In-house 
composting 

type 

1 Govt. Senior 

Secondary School 

(GSSS) RBV 

Aberdeen Bazaar, BRC-South 

Andaman, Port Blair – 744101 

Pit method 

2 Govt. Senior 

Secondary School 

(GSSS) Garacharma 

Garacharma, BRC-South 

Andaman, Port Blair – 744105 

Pit method 

3 Govt. Secondary 

School (GSS) 

Delanipur 

Opp. Hotel Mansa, Delanipur 

Haddo, Port Blair – 744102 

Pit method 

4 Govt. Middle School 

(GMS) Austinabad 

Austinabad, BRC-South 

Andaman, Port Blair – 744105 

(exact location confirmation 

required) 

Pit method 

5 Govt. Primary School 

(GDMS) Middle Point 

Aberdeen Bazaar, BRC-South 

Andaman, Port Blair – 744101 

Pit method 

6 Kendriya Vidyalaya 

No. 1 (KV-1) 

Near Aberdeen Bazar, Tagore 

Road, Port Blair – 744101 

Pit method 

7 Govt. Secondary 

School (GSSS) South 

Point 

South Point, BRC-South 

Andaman, Port Blair – 744106 

Pit method 

8 Govt. Boys Senior 

Secondary School 

Middle Point, Aberdeen Bazaar, 

Port Blair – 744101 

Pit method 

9 Govt. Middle School 

(GMS) Carbyn’s Cove 

Possibly Dolly Gunj / Sippi Ghat 

area, South Andaman (exact 

location confirmation required) 

Pit method 

10 Govt. Senior 

Secondary School 

(GSSS) Girls 

South Point, BRC-South 

Andaman, Port Blair – 744106 

Pit method 
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On-site waste processing:

School Composting Initiatives under 

SVPMC
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LIST OF SCHOOLS PRACTICING IN-HOUSE COMPOSTING

   

S.No. Name of School Address In-house 

composting 

type

1 Govt. Senior Secondary School 

(GSSS) Girls

South Point, BRC-South Andaman, Port Blair – 
744106

Pit method

2 Govt. Senior Secondary School 

(GSSS) RBV

Aberdeen Bazaar, BRC-South Andaman, Port 

Blair – 744101

Pit method

3 Govt. Senior Secondary School 

(GSSS) Garacharma

Garacharma, BRC-South Andaman, Port Blair – 
744105

Pit method

4 Govt. Secondary School (GSS) 

Delanipur

Opp. Hotel Mansa, Delanipur Haddo, Port Blair 

– 744102

Pit method

5 Govt. Middle School (GMS) 

Austinabad

Austinabad, BRC-South Andaman, Port Blair – 
744105 (exact location confirmation required)

Pit method

6 Govt. Primary School (GDMS) 

Middle Point

Aberdeen Bazaar, BRC-South Andaman, Port 

Blair – 744101

Pit method

7 Kendriya Vidyalaya No. 1 (KV-1) Near Aberdeen Bazar, Tagore Road, Port Blair – 
744101

Pit method

8 Govt. Secondary School (GSSS) 

South Point

South Point, BRC-South Andaman, Port Blair – 
744106

Pit method

9 Govt. Boys Senior Secondary 

School

Middle Point, Aberdeen Bazaar, Port Blair – 
744101

Pit method

10 Govt. Middle School (GMS) 

Carbyn’s Cove

Possibly Dolly Gunj / Sippi Ghat area, South 

Andaman (exact location confirmation required)

Pit method
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Govt. Senior Secondary School (GSSS) Girls
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Govt. Senior Secondary School (GSSS) RBV
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Govt. Senior Secondary School (GSSS) Garacharma
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Govt. Secondary School (GSS) Delanipur
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Govt. Middle School (GMS) Austinabad
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Govt. Primary School (GDMS) Middle Point) 
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Kendriya Vidyalaya No. 1 (KV-1)
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Govt. Secondary School (GSSS) South Point
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Govt. Boys Senior Secondary School
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Govt. Senior Secondary School (GSSS) Girls
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ANNEXURE-XIII

.-J<l~4l~<f>14R~i{ q;r <t>lllfe1 <.1 

OFFICE OF THE MU NICIPAL COU NCIL 
q'1e.Jla~ 

PORTBl,AIR 

(: ~L.._ ~ ,. 8 '?. /f: &-(!J_Js w 'o/tfl.o/J..!Jl?; - ~/ 14 L 
Dated: 23.0 1.2024 

To:··· ·1:'~./~ .. . . Grr~.~.\'.l .. ~.Cf@-~ . . f ~gJo lu htsn UJ 

In response to your willingness submitted against the PBMC's 
Expression of Interest (EoI) called vide No.: 88/EE-IH/SWM/MC/20 19-20 , 
dated: 22.12.2023, published in the Print and electronic media for wide 
publicity and invitation for collection, segregation & transportation of wastes 
from PBMC's Solid Liqu id Resource Management (SLRM) Centres & Dry 
Resource Centre (DRC) to anywhere in India (mainland) for further processing 
and recycling throu gh authorized transporters. 

The Competent Authority has accorded approval for issuance of 
authorisation for Collection, segregation & Transportation of s egregated 
waste from PBMC's Solid Liquid Resource Management (SLRM) Centres 
and Dry Resource Centre (DRC) to processing units anywhere in India 
(mainland) for onward processing & recyc ling, to you r firm for a period of 
initially 01 Yea:r, extendable to further 03 Years from the date of issu e of 
this order su bject to the following conditions. 

I. ACCEPTED RATES OF WASTES: 
a) GENERAL SOLID WASTE 

Sl. Items of wastes-SCH-I 
.No. 

1. All type of Plastic except Multi Layered Plastic, Polythene & 
Polvethelene Tetraepthalate (PET) 

2. Plastic-Polvethelene Tetraepthalate (PET) 
3. Plastic- Mul ti Lavered Plastic 
4. Waste Thermocol (Polystyrene). 
5. Plastic-Emotv Cement Bags 
6. Aluminium 
7. Tin 
8. Lead 
9. Brass 
10. Copper 
11. Coooer with PVC wire 
12. Iron 
13. Cardboard 
14. Newspaoers & Other papers 
15. Tetrapacks 
16. Tyres 
17. Tube 

b) E-WASTE & HAZARDOUS WASTE: 

S.No. Items• Categories of e lectrical and electronic equipment SCH-II 

PBMC's 
accepted 

rates per kg. 
in Rs. 

1.00 

0.75 
0 .50 
0.05 
0.30 
15.00 

110.00 
300.00 
425.00 
400.00 
300.00 
15.00 
1.00 
1.00 
0 .30 
1.00 
2.00 

Rate per 
kilograms 

'~- ~-. Page 182 of 1410

1822879



Computers, Notepad Computers, Television sets (including sets 
based on (Liquid Crystal Display and Light Emitting Diode 
technology) 

2. Printers including cartridges, Electrical and electronic typewriters, 
5.00 Facsimile, Telephones, Cordless telephones, Answering svstems 

3. Conviniz eouioment 5 .00 
4. Refrigerator, Air-conditioners excluding centralised air conditioning 

5.00 olants 
5. Washing Machine 5.00 
6. Fluorescent and other Mercurv containing lamps 5 .00 
7, Used waste oil irrade-1 with Barrel l000+GST 
8. Used waste oil grade-II with Barrel S00+GST 
9. Toners 2.00 
10. Batteries 25.00 
11. Fan, Motors, capacitors, etc. 5.00 
12. Any other, specifv Nil. 

II. SCOPE OF FIRM, shall: 

1. Operationalize allotted SLRMC & DRC Plants of PBMC and installing necessary 
infrastructures/ machineries for baling, shredding & any other pre-processes 
activities. 

2 . Deploy manpower for Operation & Maintenance of SLRM Centre and oversee 
collection, pre-processing & storage activities. 

3 . May use SLRMC for citizens to drop all kinds of dry waste. This centre will also 
act as fair price shop to integrate the waste pickers in the surrounding areas 
enabling better livelihood opportunities and social inclusion. 

4 . Bear the charges of electricity & water supply provided by PBMC. 
S. After completing each consignment, the payment as per the accepted rates 

against quantity of waste transported to be paid at PBMC's-Check post at 
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment 
acknowledgement shall be updated via email at swmpbmc@gmail.com or Online 
mode as provided by PBMC, along with weighment slips & bills of transported. 

6. Online request shall be made to PBMC for the next consignment at 
swmpbmc@gmail.com or through online mode as provided by PBMC. 

7 . Ensure the operation and management shall be complying with all the norms of 
PBMC, Central Pollution Control Board (CPCB) and Andaman & Nicobar 
Pollution Control Committee (ANPCC) and approved procedures for recyclable 
and non-recyclable waste. 

8. Allowed to renovation of the SLRMC & DRC to make it fit for the objective with 
prior intimation to PBMC. 

9. Designate a person to exchange information to PBMC and who will be 
responsible of reporting to his/her higher authorities including management of 
the centre. 

10. Enable market linkage for all types of recyclable and non-recyclable waste 
accumulating at the SLRMC & DRC Plant. 

11. Based on the needs of the centre, shall install, upkeep, safety and maintain 
relevant machines required for the collection. 

12. The centre shall be operational from 06:00A.M. to 06:00P.M. 
13. During field visit by the Officials of PBMC, A&N Administration and Ministry, a 

responsible person may be deputed for explaining the process and producing 
records. 

14. The SLRM work site should be maintained neat and clean. 
15. The Display board/ Information board of the SLRM Centre Operator shall be 

installed in the entrance of the SLRM with operator contact details. 
16_ Internal transfer of waste from one SLRM to another SLRM Centre cannot be 

done, unless required with the Approval of JE, SWM concerned, 
17. The SLRM Centre need to send the materials directly. to the mainland and 

recyclers can take the Other SLRM bundles/ bal_ed material for Direct 
shipments/ loading without storage. 
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18. Annual maintenance to the SLRM Centres shall be done by the SLRM Centre 
Operators like painting, checking electrification, etc. 

19. The Rural waste shall not be accommodated without the approval of competent 
authority or Engineer-in-charge. 

20. In case of any system implements for solid waste management, a positive 
cooperation shall be extended. 

21. Gardening must be done in the premises of SLRM Centre for making clean 
atmosphere, 

22. Material cannot be stored not more than a week, the frequency of waste 
transportation should be made. In case waste is found storing in the centres, 
their dry/ recyclable incoming ward waste will be stopped immediately till the 
clearance of the same. 

23. For dealing the e-waste & hazardous wastes, the authorised firm shall submit 
the certificates/ documents of authorisation of registered firm duly accepted by 
the Pollution Control Board/ Committee of State/ UT. 

24. The SLRM Centre operator shall not venture into Extended Producer's 
Responsibility (EPR) under various act & rules without the approval of PBMC. 

III. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall: 

1. Allocate the Solid Liquid Resource Management (SLRM) Centres/ Dry Resource 
Centre (DRC) for segregation, baling, pre-processing activities to the authorised 
vendors for the activity. 

2. Mixed dry/ recyclable waste from different wards of PBMC Will be supplied to 
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre 
(DRC) as per monthly schedules. 

3. Ensure the delivery of minimum assured quantity of waste to all the SLRM 
Centres. 

4. Provide electricity and water connection and facilitate in getting all approvals 
which might be necessary to manage the SLRMC & DRC. 

5. Designate a suitable officer to work and support to the project. 
6. Manage to collect dispose off the rejected waste once in a week through the 

concerned Sanitary office. 

IV. GENERAL TERMS & CONDITIONS: 

1. The contract period will be valid initially for a period of O 1 year, calculated from 
date of issue of this Order and can be extended further for a period of 03 years 
with the consent/ approval/ decision of competent authority. 

2. It is the duty of firm to check the validity of Security Deposit submitted and 
shall be re-validated from time to time with a prior notice to this office. 

3. Minimum assured quantity of waste will be provided/ supplied to the SLRM 
Centres through the respective ward's sanitation section as per monthly 
scheduled basis. 

4. GST & other registration as applicable, may be done and inform the same to 
PBMC addressing to Secretary, PBMC with a copy to Revenue Officer & EE-ill 
(Works & SWM), PBMC. 

5. ·The activities including Collection, Segregation, Storage & Transportation shall 
be made in accordance with the relevant Acts/ Rules and any guidelines made 
there under, issued by Govt. of India, A&N Administration & the Port Blair 
Municipal Council (PBMC) time to time. 

6 . You may avail any of the Govt./ Private Schemes for collection, transportation, 
etc., related to wastes including subsidies. 

7 . The competent authority reserve the right to cancel the authorisation issued to 
the SLRM Centre operator at any time in case found violating th~ norms or 
direction of PBMC. 

8. Information, Education & Communication (IEC): The authorised operator shall 
prepare a monthly awareness campaigns and Information, Education & 
Communication programmes schedule for conducting once in a month within 
their area of jurisdiction and share the photographs to PBMC on 
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swmpbmc@gmail.com. Share the same on Social media (Whatsapp, Facebook, 
Twitter, Instagram, Linkedln, Youtube, etc.) by tagging PBMC's account. 

9 . Record Entry & Data Management: Shall print a template copy of record entry 
register and record the daily received quantity & shipment quantities. The daily 
& monthly consolidated data/ report of waste collected, segregated, transported 
to mainland by the firm shall submit Online & offline mode through various 
modes as provided by the PBMC time to time, on every 1st day of the m onth. 
The record shall submit every month end to the SWM Division duly verified by 
the Work Assistant/ Supervisor of PBMC, for onward verification. 

10.Weighment Of Waste: The selected firm shall procure and install the weighment 
scale at their unit/ SLRM centre to weigh the daily incoming waste, segregated 
fragments & loading for shipment. 

11.Worker welfare, Health & Hygienty: The operator of the Centre shall be 
responsible for providing the safety gears/ equipment's, ID Catds to its staffs/ 
labours engaged at SLRMC. Conduct medical examination to the working staffs 
on every half yearly. 

12. Ensure worker's welfare by enrolling in minimum 03 govt. schemes & EPF / e­
Shram registration. Maintain digital attendance and pay salary directly to the 
worker's account through on.line. First Aid facilities also be setup in p lace. 

13. The details of same shall be submitted during monthly online reporting. 
Centres and during inspection in case of non-availability of same will be viewed 
seriously. 

14. CCTV Surveillance & Fire Safety norms: The Operator shall install necessary 
fire safety measures like fire extinguisher, in their SLRM Centre in order to 
avoid any unavoidable circumstances/ events along with CCTV Surveillance 
cameras and shall give access to PBMC for supervision. 

15.Penalties: In case of any violation if found true will be viewed seriously with a 
spot fine as per the provision8 of PBMC-Solid Waste Handling & M:,magement 
Bye-Laws, 2017. 

16.Coroplaints & Redressal: The Operators shall submit a compliant & grievances 
to the Office of PBMC and immediately the issue will be taken up and addressed 
by the Assistant Engineer, SWM, PBMC. 

Copy to: 

Executive Engineer-III (Works/SWM) 
Municipal Council 

1. Th e Secretary, PBMC for Kind information. 
2. Th e Superintending Engineer, PBMC for information. 
3. Th e Chief Accounts Officer, PBMC for information. 
4 . The Executive Engineer (E&M) & (Water Works), PBMC for information . 
5. The Revenue Officer, PBMC for information. 
6. The Sanitary Officer, PBMC for information. 

Copy also to: 
1. The Secretary, ANPCC for kind information. 
2 . The Director, DSS for kind information .. 

Executive Engineer-III (Works/SWM) 
Municipal Coun cil 
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~ 
~CTll~cf>T~ 

OFFICE OF THE MUNICIPAL COUNCIL 
q1i ~ 

PORTBIAIR 

File No: 88/EE-III/SWM/MC/2019-20/ /..I'/ Dated: 16.08.2024 

To: ~. Jlcvrn~"Vv 
:::~~~:i :•::::::::::::::::::: 
.. f .~1 . .'-1/.~YfH. ............... ..... . 

In response to your willingness submitted against the PBMC's 
Expression of Interest {EoI) called vide No .: 88/EE-Ill/SWM/MC/2019-20, 
{Computer No. 84150) da ted: 14.06.2024, published in the Print a nd 
electronic media for wide publicity and invita tion for collection, segregation & 
transportation of wastes from PBMC's Solid Liquid Resource Ma nagement 
(SLRM) Centres & Dry Resource Centre (DRC) to anywhere in India (mainland) 
for further processing and recycling through authorized transporters. 

The Competent Authority has accorded approval for issuance of 
authorisation for Collection, segregation & Transportation of segregated 
waste from PBMC's Solid Liquid Resource Management (SLRM) Centres 
and Dry Resource Centre (DRC) to processing units anywhere in India 
(mainland) for onward processing & recycling, to your firm till 24th January 
2025, extendable to further 03 Years from the date of issue of this order 
subject to the following conditions. 

I. ACCEPTED RATES OF WASTES: 
a) GENERAL SOLID WASTE 

SI. Items of wastes-SCH-I 
No. 

1. All type of Plas tic except Multi Layered Plas tic, Polythene & 
Polyethelene Tetrae ptha la te (PE'l1 

2 . Plas tic- Polyeth Jene Tetraeptha la te (PE'l) 
3 . Plast ic- Multi Layered PlasUc 
4. Waste Thermocol (Polystyrene). 
5. Plastic-Empty Cement Ba,e;s 
6 . Aluminium 
7. Tin 
8. Lead 
9. Brass 
10. Copper 
11. Copper with PVC wire 
12. Iron 
13. Ca rdboard 
14. News papers & Other papers 
15. T'etra packs 
16. Tyres 
17. Tube 

b) E-WASTE & HAZARDOUS WASTE: 

S.No. Items- Categories of electrical and electronic equipment SCH-II 

1. Persona l Comput ing: Persona l Computers (Central Processing Unit 
with input a nd output devices). Laptop Computers(Centra l 
Processin,e: Unit with input and output devices). Notebook 

PBMC's 
accepted 

rates per kg. 
in Rs. 

1.00 

0.75 
0.50 
0.05 
0.30 
15.00 

110.00 
300.00 
425.00 
400.00 
300.00 
15.00 
1.00 
1.00 
0.30 
1.00 
2.00 

Rate per 
kilograms 

(in Rs.) 

5.00 
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It, SCOPE OF FIRM, shall: 

11.00 

11.00 

B.00 

11.00 
IS.00 

IOOO+OST 
800+GST 

2.00 
25.00 
5.00 
NII. 

1. OpC'r;ilion;cil17.r ;illoltC'd SLRMC & DRC Pl;mls of PBMC ;incl lnsl,illln.(( nrcess;iry 
inli";1~Cn1rcurrs/ lllilchtnrrles for balln,:(, shredding & ;my olhrr prr-prnc:es es 
.tClhitlC's . 

2 . Drplo_v m;inpower for OpC'rallon & MalnLen.incc of SLRM Centre ancl oversee 
rollrrt Ion. pre-processing & storage acllvltles. 

3. May u~r SLRMC for citizens to drop all kinds of dry waste. This centre will also 
;:irt as fair price shop to Integrate the waste pickers In the surrounding ::ireas 
rn;ibling brtter livelihood opportunities and social Inclusion. 

4. Beilr 1he chilrges of electricity & water supply provided by PBMC. 

5. After completing each consignment. the payment as per the accepted rates 
;i~;iinsl qu;intity of waste transported lo be pilld al PBMC's-Check post at 
Brooksh,1b;icl or PBMC's Revenue Office Counter or Online mode. The payment 
acknowledgement shall be updated via email at swmpbmc@gmail.com or Online 
mode as provided by PBMC. along with weighment slips & bills of transported. 

6. Online request shall be made to PBMC for the next consignment at 
swmpbmc@gmail.com or through online mode as provided by PBMC. 

7. Ensure U,e operation and m<1nagemenl shall be complying wtth all the nonns of 
PBMC. Central Pollution Control Board (CPCB) and Andaman & Nicobar 
Pollution Control Commlllee (ANPCC) and approved procedures for recyclable 
and non-recyclable waste. 

8. Allowed lo renovation of the SLRMC & DRC to make IL fit for the objective wtth 
prior inUmaUon t.o PBMC. 

9. Designate a person to exchange lnfonnaUon to PBMC and who wtll be 
responsible of reporting lo his/her higher authorities Including management of 
the centre. 

Jo. Enable market link;ige for all types of recyclable and non-recyclable waste 
accumulaung at u,e SLRMC & DRC Plant. 

11. Based on U,e needs of IJ1e centre. shall install. upkeep, sarety and maintain 
relevant machines required for Lhe collecllon. 

12. The centre shall be operallonal from 06:00A.M. lo 06:00P.M. 

13. During field visit by the OfOclals of PBMC. A&N Admlnlslrallon and Ministry. a 
responsible person may be deputed for explaining the process and producing 
records. 

14. The SLRM work site should be mrunlalncd neat and clean. 

J 5. The Display board/ lnfonnallon board of lhe SLRM Centre Operator shall be 
Installed in the entrance of the SLRM w1lh operator contact details. 

16. Internal transfer of waste from one SLRM lo another SLRM Centre cannot be 
clone. unless required with the Approval of JE. SWM concerned. 

17. The SLRM Centre need lo send the materials directly to the mainland and 
recyclers can take the Other SLRM bundles/ baled material for Direct 
shipments/ loading w1lhout storage. 
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18. Annual nninte 
< nance to the SU~M Crnlrcs sha ll be clone by the SLRM Cent.re 

~perators like painting, checking clcclrlllr.allon . t'lc. 
19 • 1 he Rural waste shall not be acc01111mHlalecl without the approval of compctenl 

auLhorlty or Engineer-In- charge. 
20. In c·:tse 1· · ' ti 

< o any system Implements lor solid waste rnan;1gernenl. a post ve 
cooperation shall be extended. 

21 • Gardening must be done In the premises of SLRM Cenlrc for making clean 
atmosphere . 

22. Material cannot be s tored not more than a wef'k, the frequency of wasle 
transporlalion should be made. In case was le Is found storing in lhe centres. 
their city/ recyclable incoming ward waste will be slopped immedia tely Lill lhe 
clearance of the same. 

23. For dealing the e-waste & hazardous was tes. the authorised fi rm shall submit 
the certilkates/ documents of authorisation of registered firm duly accep ted by 
the Pollut ion Control Board/ Committee of State/ UT. 

24. The SLRM Centre operator shall not venture into Exlenclecl Producer's 
Responsibility (EPR) under various act & rules without the approval of PBMC. 

III. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall: 

1. Allocate the Solid Liquid Resource Management (SLRM) Centres/ Dry Resource 
Centre (DRC) for segregation. baling, pre -processing activities to the authorised 
vendors for the activity. 

2. Mixed dry/ recyclable waste from different wards of PBMC will be supplied to 
Solid Liquid Resource Management (SLRM) Centres and D1y Resource Centre 
(DRC) as per monthly schedules . 

3. Ensure the delivery of minimum assured quantity of waste to a ll the SLRM 
Centres . 

4 . Provide electricity and water connection and facilitate in getting all approvals 
which might be nec~ssary lo manage the SLRMC & DRC. 

5. Designate a suitable officer to work and support to the project. 
6. Manage to collect dispose off the rejected waste once in a week through the 

concerned Sanila1y ofllce. 

IV. GENERAL TERMS & CONDITIONS: 

J . The contract period will be valid till 24'11 J anuary 2025, with the rates approved 
men tioned in the table above and can be extended further for a period of 03 
years with the consent/ approval/ decision of competent authority. 

2. It is the duty of Jlrm to check the validity of Security Deposit submitted and 
shall be re-valida ted from time to time with a prior notice to this office. 

3. Minimum assured quan tity of waste will be provided/ supplied to lhe SLRM 
Centres through the respective ward's sanitation section as per monthly 
scheduled basis . 

4 . GST & other registration as applicable . may be done and inform the same to 
PBMC addressing to Secretary. PBMC with a copy to Revenue Officer & EE-JIJ 
(Works & SWMJ. PBMC. 

5. The activities including Collection, Segregation. Storage & Transporta tion sha ll 
be made in accordance with the relevant Acts/ Rules and any guidelines made 
there under. issued by Govt. of India, A&N Administration & the Port Blair 
Municipal Council (PBMC) time to time. 

6. You may avail any of the Govt. / Private Schemes for collection, transporta tion, 
etc .. rela ted to wastes including subsidies . 

7. The competent authority reserve the right to cancel the authorisation issued to 
the SLRM Centre operator at any time in case found violating the norms or 
direc tion of PBMC. 

8. Information. Education & Communication (!EC): The authorised operator shall 
prepare a monthly awareness campaigns and Information, Education & 
Communication programmes schedule for conducting once in a month within 
their area of jurisdiction and share the photographs to PBMC on 
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9 . Hrnml E11llv ,~ Dnta M;111nj!r nwnt : Shnll print n tr111plnlr copy of rrr?l cl r 1

I
1I 1

I
Y 

I-rj!tstrr ;111<1 • rrronl 1hr dnlly rrrc-lvrcl f)t1n11lll_y & shlprnrnl q11nnlll les. n,e c nl Y 
1~ 111011thlv <·011sollrl:1trcl clnia/ rqmrl ofwnslc- colkctrd. srJ.!rrgnlrcl. lrnnsporlc<I 
lo 111ntnl;11d l>v thr llrn1 shall s11h111II Onllnr & ornI11r modr throuJ.!h various 
111oclrs m; pm,;trlrd hy thr l'IJMC time lo 11111r. 011 rvrry I sl day of lhc rnonlh . 
Thr n'eonl shall suhmll rvrIy monlh rnd 10 1hr SWM Division cliily vertncd by 
1hr Work Asstst:int/ Supr1vlsor ofl'IJMC. for onwnrcl vrrlncnllon. 

I 0. Wrlgh111r 11t or Wnstr: Thr srkrtrrl llr111 slrnll prorurr nncl lnslnll I hr welJ.!hmrnl 
scnlr ;it lhr lr 111111 / SI.RM crnlre to wel~h 1hr dnfly fncomln/,( wnslc. srgrq(ntccl 
fragmrnls ,'v. lo;.1rlt11j! for shipment. 

11.Workr r wrlfarr. llrnllh & 1-lygtrnl_y: Thr opcrnlor of the Centre shnll be 
rcsponstblr for provlrllnj! 1hr snfcl y ,::rnrs/ r q11lp111rnt's. fO Cnrcls lo 11s slnffs/ 
lnboms r ngagcd al SLRMC. Conclucl mcdlrnl rxnmlnnt1011 lo lhc worklnJ.! slnffs 
on <'\Tty half yc;ir\y. 

12.Thc vendors of the Solid Liquid Resource M;mngemrnt. (SLRM) Crntrcs/ Dry 
Resource Centre (DRC) should engage a minimum of 3-4 lnbour force wllh two 
shill work ing at their respective centres for smoolh funcllonlng. 

13.Thc Solid Liquid Resource Management (SLRM) Centres/ Dry Resource Cenlre 
(DRC) musl ensure cleanliness of lhelr respecllvc centre. 

14.Thc Solirl Liquid Resource Management (SLRM) Centres/ Dr,r Resource Centre 
(DRC) should ins t;il\ HD CCTV camera In U1clr respecUve centre. and make 
;11,-angcments for lrlble for segregation of dr,r wasle and containers along wllh 
sa fety gears for l he workers engaged. 

I 5 . Ensure worker's welfare by enrolling In minimum 03 govt. schemes & EPF / e­
Shram registration . Maintain digitrll attendance and pay salary directly to the 
worker's account lhrough online. First Aid facilities also be setup in place. 

16 . The details of same shall be submitted during monthly on line reporting. 
Centres and du1ing Inspection in case of non-availability of same will be viewed 
seriously. 

17.CCTV Surveillance & Fire Safely norms: The Operator shall install necessary 
fire safety measures like fire extinguisher. in U1eir SLRM Centre In order lo 
avoid any unr\voldable circumstances/ events along with CCTV Surveillance 
cameras and shall give access to PBMC for supervision. 

18. Pena Hies: In vise of any viola lion if found true will be viewed seriously with a 
spot fine as per the provisions of PBMC-Solid Wasle Handling & Management 
Byr-Lnws. 20 I 7. 

J 9.Complaints & Rerlress;:il: The Opera I ors shall submit a compliant & grievances 
to the Office of PBMC and tmmedlntely the issue will be taken up and addressed 
by the Assistant Engineer. SWM. PBMC. 

Copy to: 

Executive Engineer-III (Works/SWM) 
Municipal Council 

I . The Secretary. PBMC for Kind Information . 
2. The Superlntendln~ Engineer. PBMC for information . 
3. The Chief Accounts Officer. PBMC for infom1allon. 
4. The Executive Engineer (E&M) & (Water Works). PBMC for infonnalion. 
5 . The Revenue Officer. PBMC for lnfonnatlon. 
6. The S;:inllary Officer . PBMC for Information. 

Copy also to: 
I . The Secrctn1y . ANPCC for kind Information. 
2. The Director. DSS for kind lnformalion .. 

Executive Engineer-III (Works/SWM) 
Munlcipr1J Council 
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•1 •1,<11i ~1,w1l~11 ,1 ,1,1 ,wil d/I 

OFflCE OF THE MUNICIPAL COUNCIL 
'1) ,1..,~ll x 

PORT BLAIR 

File No: 88/EE-111/ WM/MC/:.W 19-20// 0 Dated: lti.08 .2024 

To: NHC- f J:e_ ' 
'" ' ............... .. ! ..... , , p ... .. ........ .. 
''~j1~i3 ., .. ,,,,,,,,,,. , .... ,, 

·· ·····• ..................... /. ......... , ......... .. 

In response to your willingness submitted .-igainst the PBMC's 
Expression of Interest (Eol) called vlcte No.: 88/EE-lll/SWM/MC/2019-20, 
(Computer No. 84150) ela ted: 14.06.2024, published In the Print and 
electronic media for wide publicity and invitation for collection, segrega tion & 
transportation of wastes from PBMC's Solid Liquid Resource Management 
(SLRM) Centres & Dry Resource Centre (DRC) to anywhere in India (mainla nd) 
for further processing and recycling through authorized transporters. 

The Competent Authority has accorclecl approval for issuance of 
a uthorisation for Collection, segregation & Transportation of segregated 
waste from PBMC's Solid Liquid Resource Management (SLRM) Centres 
and Dry Resource Centre (DRC) to processing units anywhere in India 
(mainland) for onward processing & recycling, to your firm till 24111 J anuary 
2025, extendable to further 03 Years from the elate of issue of this order 
subject to the following conditions. 

I. ACCEPTED RATES OF WASTES: 
a) GENERAL SOLID WASTE 

SI. Items of wastes-SCH-I 
No. 

1. All type of Plastic except Multi Layered Plastic, Polythene & 
Polvethe lene Tetraepthalate (PE'11 

2 . Plast ic-Polvethelene Tetraeptha late (PET) 
3. Plastic- Multi Layered Plastic 
4 . Waste Thermocol (PoJystvrene). 
5 . Plas tic-Empty Cement Balls 
6. Aluminium 
7. Tin 
8. Lead 
9 . Brass 
10. Copper 
11. Copper with PVC wire 
12. Iron 
13. Cardboard 
14, News papers & Other 1Jaoers 
15 . Tetra packs 
16. 'Jvres 
17, Tube 

b) E-WASTE & HAZARDOUS WASTE: 

S .No. Items- Categories of electrical and electronic equipment SCH-II 

I. Personal Computing: Personal Computers (Central Process ing Unit 
with input a nd output devices). Laptop Computers(Central 
Processinl! Unit with input and output devices). Notebook 

PBMC 's 
accepted 

rates per kg. 
in Rs. 

1.00 

0.75 
0 .50 
0 .05 
0 .30 
15.00 

110.00 
300.00 
425.00 
400.00 
300,00 
15.00 
1.00 
1.00 
0.30 
1.00 
2.00 

Rate per 
kilograms 

(in Rs.) 

5.00 
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l'P l W l '~ -

l\:111 1-rh's 

F:m , Mn111rs , 1·n12111·11nrs . cir . 
Any n l IH'r . sp,-.-11y 

II. SCOPE OF FIRM, shell: 

5.00 

!'1 .00 

B.00 

8.00 
""i:oo 

tOOO+OST 
800+OST 

2.00 
2!'1 .00 
!'1.00 __ 
NII . 

1. Opcr;:i( ionali zr ,1llotted SLRMC & DRC Phm!s or PIJMC ,111d Installing m·rr.ssary 
infras!rnr(11rrs/ rn;ichlnrrlrs for b;il!ng. shredding & ;iny othr.r prr. -processes 
acthi tir:-. 

2. Drplo~, m;mpowrr for Oper;i((on & Mnln!enm,ce or SLRM Centre nn<I oversr.e 
rollrr(ion , pre-processing & storage nc!.ivlt:ies. 

3 . M;:iy usr SLRMC for cit.izens to drop all kinds or dry waste. This centre w111 also 
art as fair price shop lo in tegrate the waste pickers in the surrounding are;is 
enabling better livelihood opportunities and social inclusion . 

4. Bear the charges or electricity & water supply provided by PBMC. 
5 . Aft.er completing each consignment. the payment as per the accepted rates 

against quantity of waste transported to be paid at PBMC's-Check post at 
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment 
acknowledgement shall be updated via email at swmpbmc@gmail.com or Online 
mode as provided by PBMC, along with weighment slips & bills of transported . 

6. Online request shall be made to PBMC for the next consignment at 
swmpbmc@gmail.com or through online mode as provided by PBMC. 

7. Ensure the operation and management shall be complying with all the norms of 
PBMC. Central Pollution Control Board (CPCB) and Andaman & Nicobar 
Pollu tion Control Committee (ANPCC) and approved procedures for recyclable 
and non -recyclable waste. 

8 . Allowed to renovation of the SLRMC & DRC to make it fi t for the objective with 
prior intimation to PBMC. 

9. Designate a person to exchange information to PBMC and who will be 
responsible of reporting to his/her higher authorities including management of 
the centre. 

Jo. Enable market linkage for aJI types of recyclable and non-recyclable waste 
accumulaling rit t.he SLRMC & DRC Plant. 

11. Based on U1e needs of the centre, shall install. upkeep. safety and maintain 
relevant machines required for the collection. 

12. The centre shall be operational from 06:00A.M. to 06:00P.M. 
13. During fi eld visit by the Officials of PBMC. A&N Administration and Ministry. a 

responsible person may be deputed for explaining the process and producing 

records . 
14. The SLRM work site should be maintained neat and clean . 
15. The Display board / Information board of the SLRM Centre Operator shall be 

installed in the entrance of the SLRM with operator contact details . 
16. Internal transfer of waste from one SLRM to another SLRM Centre cannot be 

done. unless required with tile Approval of JE. SWM concerned. 
17. The SLRM Centre need to send the materia ls directly to the mainland and 

recyclers can take t.he OU1er SLRM bundles/ baled material for Direct 
shipments/ load ing wit.bout storage. 
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18• Annual mainl nan'' to the LRM cntre shall be do11e by the SLRM Ccnlre 
Operator like painting, check.it g elrcl rHkation. tc. 

19• Th Rural waste hull not bt' a ·co1rnnoclalecl without the approval of "'Ornpet nt 
authority or Engi1Per-ln- ·Jmrgc. 

20, In a or any sy ' lem lrnpl .. 111cul for uJid was te- rnanngcrn "nL a posJUve 
ooper tion ' hall L>c xtcnded. 

21 • Gar l ning 111ust l>e done In th~ pr mis • of SLHM Ccnlr for makJng dean 
atmo ' pher , 

22. M t rial annot L>e st.or ct not more lhan n w ek, the frcquen ·y of waste 
tran portalion should be made. In c·1 waste i found storing in UP centres. 
their dry/ r cv -- lable in omlng ward wast will be slopped imm cliately Ull the 
1 aranc of th sam . 

23. For dealing th e-wast & hazardous wastes, the authorised Hrm shall submit 
the certitkat s/ do um nts of aulhorlsallon of reglst reel firm duly accepted by 
the Pollution Control Board/ Committee of Slate/ UT. 

24. The SLRM Centre operator shall not venture into Exlencled Producer's 
Responsibility (EPR) under various act & rules withoul the approval of PBMC. 

III. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall: 

1. Allocate the Solid Liquid Resource Management (SLRM) Centres/ Dry Resource 
Centre (DRC) for segregation, baling, pre-processing activities to the authorised 
vendors for the activity. 

2. Mixed dry/ recyclable waste from different wards of PBMC will be supplied to 
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre 
(DRC) as per monthly schedules. 

3. Ensure the delivery of minimum assured quantity of waste to all the SLRM 
Centres. 

4. Provide electricity and water conne tion and facilitate in getting all approvals 
which might be necessary to manage the SLRMC & DRC. 

5. Designate a suitable officer to work and support to the project. 
6. Manage to collect dispose off the rejected waste once in a week through the 

concerned Sanitary office. 

IV. GENERAL TERMS & CONDITIONS: 

1. The contract period will b valid till 24th January 2025, with the rates approved 
mentioned in the table above and can be extenqed further for a period of 03 
years with the onsent/ approval/ decision of competent authority. 

2. It is t}Je duty of firm to check the validity of Security Deposit submitted and 
shall be re-validated from time to time with a prior notice to this office. 

3. 1Mipimum as u,red quantity of waste will be provided/ supplied to the SLRM 
Centres thr ugh the respective ward's sanitation section as per monthly 
scheduled basis. 

4. GST & other registration as applicable, may be done and inform the same to 
PBMC addr ssing to Secretary, PBMC with a copy to Revenue Officer & EE-III 
(Works & SWM), PBMC. 

5. The activities including Collection, Segregation, Storage & Transportation shall 
be made in accordance with the relevant Acts/ Rules and any guidelines made 
there under, issued by Govt. of India. A&N Administration & the Port Blair 
Municipal Council (PBMC) time to time. 

6. You may avail any of the Govt./ Private Schemes for collection, transportation, 
etc., related to wastes including subsidies. 

7. The competent authority reserve the right to cancel the authorisation issued to 
the SLRM Centre operator at any time in case found violating the norms or 
direction of PBMC. 

8. Information, Education & Communication (IEC): The a uthorised operator shall 
prepare a monthly awareness campaigns and Information, Education & 
Communication programmes schedule for conducting once in a month within 
their area of jurisdiction and share the photographs to PBMC on 
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sw111pb111r@gmntl.co111. Sh.11-r thr snmr on Sorl;1l mr.c ll;i (Wh;il s;i pp. fr1cebook. 
·l\vtttcr. h1 slngrn111 , Llnkcdln , Yout.11hr. r.lr.) by lagglng l'BMC's ;irr.ounl . 

f-l . Rrrord Entry & Dnt:i Ma11ngr111rnt : Sh.i ll print n l r.mplnl.c copy of record enl ry 
rrgtsln <1 11<1 l'C'Cord the dnlly rccclvrcl q11 ;111tlly & shtpmcn l. qw111tlllcs. Th e cl;illy 
& monthly ronso1l(l;1trd cl al ;1/ r<'porl of wm,lr coll r.c lccl. scgrcg.1tccl . trnnsporl.ccl 
lo m;,t11b11d by th r llrn1 sh;1ll s11hmtl Onll nr & ornlnc mode 1.hrough v;irlous 
mocks .1s provtrlrcl hy th\' PDM ltmr. to tt 11 1r., on r.vr.ry I sl dny of lhc 111onlh. 
The rrrord shnll s11b111II rve,y rnonll 1 cnrl lo Ille SWM Division duly vertftecl by 
thr Work /\sstst.1111 / S11pr1vlsor or POMC. for 011 w.1nl verlfk;il.lon . 

10.Wrtglml<'nt OfWasl r.: Thr elected llrm sh;:, 11 pror.urc ;mcl lnst..1 11 I.he welgt,mcnl. 
scale at thr ir unit / SI.RM centre l.o weigh 1hr rlnlly tnromtng wr1sl.e , segreg;il.ecl 
rragm<'n ts & lm1dtng for shipment. 

l I.Worker wcl far c.. Health & Hygicnly : Th e opernlo r of I.he Centre shn ll be 
r cs1 onsihle for providing the safely gears/ equipment's. 1D Ca rds lo its sta ffs/ 
l,1bours engaged at LRM C. Condu ct. mcdtc;i l cxmntn;i Uon to the working staffs 
on evc1y lrn lf ye,1rly. 

12.Tlw vendors of lhc Solid Liquid Resource Management (SLRM) Centres/ Dry 
RC' ource Cent.re (DRC) should engage a minimum of 3-4 labour force with two 
shi ft working r1t lhelr respective centres for smooth functioning. 

13 .The Solid Liquid Resource Management (SLRM) Centres/ Dry Resou rce Cent.re 
(DRC) must ensure cleanliness of their respective centre. 

14. The Solid Lt quid Resource Management (SLRM) Centres/ D,y Resource Centre 
(DRC) shou ld install HD CCTV camera in their respective centre. and make 
,1rr;;mgemen ts for I.able for segregation of dry waste and containers along with 
safely gears for I.he workers engaged . 

15. En su re worker's welfare by enrolling in minimum 03 govt. schemes & EPF / e­
Shram regislralion . Maintain digital attendance and pay sala1y directly to the 
worker's account through online. First Aid facilities also be setup in place. 

16. The details of same shall be submitted during montl1ly online reporting. 
Centres and dming inspection in case of non-availability of same will be viewed 
se1-iously. 

I ?.CCTV Surveillan ce & Fire Safety norms: The Operator shall install necessary 
fire safely measures like fire extinguisher. in their SLRM Centre in order to 
avoid any unavoidable circumstances/ even ts along witl1 CCTV Surveillance 
cameras and shall give access to PBMC for supervision. 

18. Penalties: In case of any violation if found true will be viewed seriously with a 
spot fine as per the provisions of PBMC-Solid Waste Handling & Management 
Bye-Laws. 2017. 

I 9. Complain ls & Redressal: The Operators shall submit a compliant & grievances 
to the Office of PBMC and immediately the issue will be taken up and addressed 
by the Assistant Engineer, SWM. PBMC. 

@~ 
Executive Engineer-III (Works/SWM) 

Municipal Council 
Copy to: 
J. The Secreta1y. PBMC for Kind information . 
2. The Superintending Engineer. PBMC for information. 
3. The Chief Accounts Officer. PBMC for info1111ation. 
4. The Executive Engineer (E&M) & (Water Works). PBMC for information. 
5. The Revenue Officer, PBMC for information. 
6. The Sanita,y Officer, PBMC for Information. 

Copy also to: 
1. The Secreta1y. ANPCC for kind information . 
2. The Director. DSS for kind information .. 

Executive Engineer-III (Works/SWM) 
Municipal Council 
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.-jl j•<.Qlf&chl4Rliq c1lT <blllfi::i1lf 

OFFICE OF THE MUNICIPAL COUNCIL 
q~e~lf-< 

PORTBl,AIR 

~~Lt.~. 8 'f. /t= E-tD/s <A fYl/~,tJ:u:,~<::, _ 1-6/ ')_
4 

2- Dated: 23.01.2024 

To:· ····~-h, ... .\~\~x':'?\ ... i.~1-·'.\ ~~-~--~ kJ)~ 

In response to your willingness submitted against the PBMC's 
Expression of Int erest (Eol) called vide No.: 88/EE-UI/SWM/MC/2019-20, 
dated: 22.12.2023, published in the Print and electronic media for wide 
publicity and invitation for collection, segregation & transportation of wastes 
from PBMC's Solid Liquid Resource Management (SLRM) Centres & Dry 
Resource Centre (DRC) to anywhere in India (mainland) for further processing 
and recycling throu gh authorized transporters. 

The Competent Authority has accorded approval for issuance of 
authorisation for Collection, segregation & Transportation o f segregated 
waste from PBMC's Solid Liqu id Resource Managemen t (SLRM) Centres 
and Dry Resource Centre (DRC) to processing units anywh ere in India 
(mainland) for onward processing & recycling, to your firm for a period of 
iDitially 01 Year, extend.able t o fu:-ther 03 Years from the date of issue of 
this order subject to the following conditions. 

I. ACCEPTED RATES OF WASTES: 
a) GENERAL SOLID WASTE 

SL Ite m s of wastes-SCH-I 
No . 

1. All type of Plastic except Multi Layered Plastic, Polythene & 
Polyethelene Tetraepthalate (PET) 

2. Plastic-Polyethelene Tetraepthalate (PET) 
3. Plastic- Multi Layered Plastic 
4. Waste Thermocol (Polystyrene). 
5. Plastic-Empty Cement Bags 
6. Aluminium 
7. Tin 
8. Lead 
9. Brass 
10. Coooer 
11. Copper with PVC wire 
12. Iron 
13. Cardboard 
14. Newspapers & Other papers 
15. Tetra packs 
16. Tyres 
17. Tube 

b) E-WASTE & HAZARDOUS WASTE: 

S.No. Items- Categories of electrical and electronic e quipment SCH-II 

PBMC's 
accepted 

rates per kg. 
in Rs. 

1.00 

0.75 
0 .50 
0.05 
0.30 
15.00 

110.00 
300.00 
425.00 
400.00 
300.00 
15.00 
1.00 
1.00 
0 .30 
1.00 
2.00 

Rate per 
kilograms 

,:_ .,...,_ \ 
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Computers, Notepad Computers, Television sets (including sets 
based on (Liquid Crystal Display and Light Emitting Diode 
technology) 

2. Printers including cartridges, Electrical and electronic typewriters, 
5.00 Facsimile, Telephones, Cordless telephones, Answering svstems 

3. Conviniz eouioment 5 .00 
4. Refrigerator, Air-conditioners excluding centralised air conditioning 

5.00 olants 
5. Washing Machine 5.00 
6. Fluorescent and other Mercurv containing lamps 5 .00 
7, Used waste oil irrade-1 with Barrel l000+GST 
8. Used waste oil grade-II with Barrel S00+GST 
9. Toners 2.00 
10. Batteries 25.00 
11. Fan, Motors, capacitors, etc. 5.00 
12. Any other, specifv Nil. 

II. SCOPE OF FIRM, shall: 

1. Operationalize allotted SLRMC & DRC Plants of PBMC and installing necessary 
infrastructures/ machineries for baling, shredding & any other pre-processes 
activities. 

2 . Deploy manpower for Operation & Maintenance of SLRM Centre and oversee 
collection, pre-processing & storage activities. 

3 . May use SLRMC for citizens to drop all kinds of dry waste. This centre will also 
act as fair price shop to integrate the waste pickers in the surrounding areas 
enabling better livelihood opportunities and social inclusion. 

4 . Bear the charges of electricity & water supply provided by PBMC. 
S. After completing each consignment, the payment as per the accepted rates 

against quantity of waste transported to be paid at PBMC's-Check post at 
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment 
acknowledgement shall be updated via email at swmpbmc@gmail.com or Online 
mode as provided by PBMC, along with weighment slips & bills of transported. 

6. Online request shall be made to PBMC for the next consignment at 
swmpbmc@gmail.com or through online mode as provided by PBMC. 

7 . Ensure the operation and management shall be complying with all the norms of 
PBMC, Central Pollution Control Board (CPCB) and Andaman & Nicobar 
Pollution Control Committee (ANPCC) and approved procedures for recyclable 
and non-recyclable waste. 

8. Allowed to renovation of the SLRMC & DRC to make it fit for the objective with 
prior intimation to PBMC. 

9. Designate a person to exchange information to PBMC and who will be 
responsible of reporting to his/her higher authorities including management of 
the centre. 

10. Enable market linkage for all types of recyclable and non-recyclable waste 
accumulating at the SLRMC & DRC Plant. 

11. Based on the needs of the centre, shall install, upkeep, safety and maintain 
relevant machines required for the collection. 

12. The centre shall be operational from 06:00A.M. to 06:00P.M. 
13. During field visit by the Officials of PBMC, A&N Administration and Ministry, a 

responsible person may be deputed for explaining the process and producing 
records. 

14. The SLRM work site should be maintained neat and clean. 
15. The Display board/ Information board of the SLRM Centre Operator shall be 

installed in the entrance of the SLRM with operator contact details. 
16_ Internal transfer of waste from one SLRM to another SLRM Centre cannot be 

done, unless required with the Approval of JE, SWM concerned, 
17. The SLRM Centre need to send the materials directly. to the mainland and 

recyclers can take the Other SLRM bundles/ bal_ed material for Direct 
shipments/ loading without storage. 
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18. Annual maintenance to the SLRM Centres shall be done by the SLRM Centre 
Operators like painting, checking electrification, etc. 

19. The Rural waste shall not be accommodated without the approval of competent 
authority or Engineer-in-charge. 

20. In case of any system implements for solid waste management, a positive 
cooperation shall be extended. 

21. Gardening must be done in the premises of SLRM Centre for making clean 
atmosphere, 

22. Material cannot be stored not more than a week, the frequency of waste 
transportation should be made. In case waste is found storing in the centres, 
their dry/ recyclable incoming ward waste will be stopped immediately till the 
clearance of the same. 

23. For dealing the e-waste & hazardous wastes, the authorised firm shall submit 
the certificates/ documents of authorisation of registered firm duly accepted by 
the Pollution Control Board/ Committee of State/ UT. 

24. The SLRM Centre operator shall not venture into Extended Producer's 
Responsibility (EPR) under various act & rules without the approval of PBMC. 

III. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall: 

1. Allocate the Solid Liquid Resource Management (SLRM) Centres/ Dry Resource 
Centre (DRC) for segregation, baling, pre-processing activities to the authorised 
vendors for the activity. 

2. Mixed dry/ recyclable waste from different wards of PBMC Will be supplied to 
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre 
(DRC) as per monthly schedules. 

3. Ensure the delivery of minimum assured quantity of waste to all the SLRM 
Centres. 

4. Provide electricity and water connection and facilitate in getting all approvals 
which might be necessary to manage the SLRMC & DRC. 

5. Designate a suitable officer to work and support to the project. 
6. Manage to collect dispose off the rejected waste once in a week through the 

concerned Sanitary office. 

IV. GENERAL TERMS & CONDITIONS: 

1. The contract period will be valid initially for a period of O 1 year, calculated from 
date of issue of this Order and can be extended further for a period of 03 years 
with the consent/ approval/ decision of competent authority. 

2. It is the duty of firm to check the validity of Security Deposit submitted and 
shall be re-validated from time to time with a prior notice to this office. 

3. Minimum assured quantity of waste will be provided/ supplied to the SLRM 
Centres through the respective ward's sanitation section as per monthly 
scheduled basis. 

4. GST & other registration as applicable, may be done and inform the same to 
PBMC addressing to Secretary, PBMC with a copy to Revenue Officer & EE-ill 
(Works & SWM), PBMC. 

5. ·The activities including Collection, Segregation, Storage & Transportation shall 
be made in accordance with the relevant Acts/ Rules and any guidelines made 
there under, issued by Govt. of India, A&N Administration & the Port Blair 
Municipal Council (PBMC) time to time. 

6 . You may avail any of the Govt./ Private Schemes for collection, transportation, 
etc., related to wastes including subsidies. 

7 . The competent authority reserve the right to cancel the authorisation issued to 
the SLRM Centre operator at any time in case found violating th~ norms or 
direction of PBMC. 

8. Information, Education & Communication (IEC): The authorised operator shall 
prepare a monthly awareness campaigns and Information, Education & 
Communication programmes schedule for conducting once in a month within 
their area of jurisdiction and share the photographs to PBMC on 
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swmpbmc@gmail.com. Share the same on Social media (Whatsapp, Facebook, 
Twitter, Instagram, Linkedln, Youtube, etc.) by tagging PBMC's account. 

9 . Record Entry & Data Management: Shall print a template copy of record entry 
register and record the daily received quantity & shipment quantities. The daily 
& monthly consolidated data/ report of waste collected, segregated, transported 
to mainland by the firm shall submit Online & offline mode through various 
modes as provided by the PBMC time to time, on every 1st day of the m onth. 
The record shall submit every month end to the SWM Division duly verified by 
the Work Assistant/ Supervisor of PBMC, for onward verification. 

10.Weighment Of Waste: The selected firm shall procure and install the weighment 
scale at their unit/ SLRM centre to weigh the daily incoming waste, segregated 
fragments & loading for shipment. 

11.Worker welfare, Health & Hygienty: The operator of the Centre shall be 
responsible for providing the safety gears/ equipment's, ID Catds to its staffs/ 
labours engaged at SLRMC. Conduct medical examination to the working staffs 
on every half yearly. 

12. Ensure worker's welfare by enrolling in minimum 03 govt. schemes & EPF / e­
Shram registration. Maintain digital attendance and pay salary directly to the 
worker's account through on.line. First Aid facilities also be setup in p lace. 

13. The details of same shall be submitted during monthly online reporting. 
Centres and during inspection in case of non-availability of same will be viewed 
seriously. 

14. CCTV Surveillance & Fire Safety norms: The Operator shall install necessary 
fire safety measures like fire extinguisher, in their SLRM Centre in order to 
avoid any unavoidable circumstances/ events along with CCTV Surveillance 
cameras and shall give access to PBMC for supervision. 

15.Penalties: In case of any violation if found true will be viewed seriously with a 
spot fine as per the provision8 of PBMC-Solid Waste Handling & M:,magement 
Bye-Laws, 2017. 

16.Coroplaints & Redressal: The Operators shall submit a compliant & grievances 
to the Office of PBMC and immediately the issue will be taken up and addressed 
by the Assistant Engineer, SWM, PBMC. 

Copy to: 

Executive Engineer-III (Works/SWM) 
Municipal Council 

1. Th e Secretary, PBMC for Kind information. 
2. Th e Superintending Engineer, PBMC for information. 
3. Th e Chief Accounts Officer, PBMC for information. 
4 . The Executive Engineer (E&M) & (Water Works), PBMC for information . 
5. The Revenue Officer, PBMC for information. 
6. The Sanitary Officer, PBMC for information. 

Copy also to: 
1. The Secretary, ANPCC for kind information. 
2 . The Director, DSS for kind information .. 

Executive Engineer-III (Works/SWM) 
Municipal Coun cil 
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OFFICE OF THE MU NICIPAL COUNCIL 
Cllbc-llN 

PORT BLAIR 

(.' ~6.. ~. 8 'il. /r:: &-i'fJ/$ w "1/M.,:/<Jo,<::i _ UJ/ 2-4. L 
Dated: 23.01.2024 

To: .... 'f'!l./J ..... ~.h0.-:\s 0 .... ?\~~-~1 .. ~~shl~ 

In response to your willingness submitted against the PBMC's 
Expression of In terest (Eol) called vide No.: 88/EE-III /SWM/MC/2019-20 , 
dated: 22.12 .2023, pu blished in th e Print and electronic media for wide 
publicity and invitation for collection, segregation & transportation of wastes 
from PBMC's Solid Liquid Resource Management (SLRM) Centres & Dry 
Resource Centre (DRC) to anywhere in India (main land) for further processing 
and recycling throu gh authorized transporters. 

The Competent Au thority h as accorded approval for issuance of 
authorisation for Collection, s egregation & Transportation o f segregated 
waste from PBMC's Solid Liquid Resource Management (SLRM) Centres 
and Dry Resource Centre {DRC) to processing units anywhere in India 
(mainland) for onward proce ssing & recycling, to your firm for a period of 
iriJtially 01 Year, extendable to further 03 Years from the date of issue of 
this order su bject to the following conditions. 

I. ACCEPTED RA TES OF WASTES: 
a) GENERAL SOLID WASTE 

Sl. Items of wastes -SCH-I 
No. 

1. All type of Plastic except Multi Layered Plastic, Polythene & 
Polvethelene Tetraepthalate (PET) 

2. Plastic-Polvethelene Tetraeothalate (PET) 
3 . Plastic- Multi Layered Plastic 
4. Waste Thermocol (Polystyrene) . 
5. Plastic-Emotv Cement Bags 
6. Aluminium 
7. Tin 
8. Lead 
9. Brass 
10. Copper 
11. Copper wi th PVC wire 
12. Iron 
13. Cardboard 
14. Newspaoer s & Other oaoers 
15 . Tetra packs 
16. Tvres 
17. Tube 

b) E-WASTE & HAZARDOUS WASTE: 

S.No. Items - Categories of electrical and electronic equipment SCH-II 

PBMC's 
acc epted 

rates per kg. 
in Rs. 

1.00 

0 .75 
0 .50 
0 .05 
0.30 
15.00 

110.00 
300.00 
425.00 
400.00 
300.00 
15.00 
1.00 
1.00 
0 .30 
1.00 
2.00 

Rate per 
kilograms 
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Computers, Notepad Computers, Television sets (including sets 
based on (Liquid Crystal Display and Light Emitting Diode 
technology) 

2. Printers including cartridges, Electrical and electronic typewriters, 
5.00 Facsimile, Telephones, Cordless telephones, Answering svstems 

3. Conviniz eouioment 5 .00 
4. Refrigerator, Air-conditioners excluding centralised air conditioning 

5.00 olants 
5. Washing Machine 5.00 
6. Fluorescent and other Mercurv containing lamps 5 .00 
7, Used waste oil irrade-1 with Barrel l000+GST 
8. Used waste oil grade-II with Barrel S00+GST 
9. Toners 2.00 
10. Batteries 25.00 
11. Fan, Motors, capacitors, etc. 5.00 
12. Any other, specifv Nil. 

II. SCOPE OF FIRM, shall: 

1. Operationalize allotted SLRMC & DRC Plants of PBMC and installing necessary 
infrastructures/ machineries for baling, shredding & any other pre-processes 
activities. 

2 . Deploy manpower for Operation & Maintenance of SLRM Centre and oversee 
collection, pre-processing & storage activities. 

3 . May use SLRMC for citizens to drop all kinds of dry waste. This centre will also 
act as fair price shop to integrate the waste pickers in the surrounding areas 
enabling better livelihood opportunities and social inclusion. 

4 . Bear the charges of electricity & water supply provided by PBMC. 
S. After completing each consignment, the payment as per the accepted rates 

against quantity of waste transported to be paid at PBMC's-Check post at 
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment 
acknowledgement shall be updated via email at swmpbmc@gmail.com or Online 
mode as provided by PBMC, along with weighment slips & bills of transported. 

6. Online request shall be made to PBMC for the next consignment at 
swmpbmc@gmail.com or through online mode as provided by PBMC. 

7 . Ensure the operation and management shall be complying with all the norms of 
PBMC, Central Pollution Control Board (CPCB) and Andaman & Nicobar 
Pollution Control Committee (ANPCC) and approved procedures for recyclable 
and non-recyclable waste. 

8. Allowed to renovation of the SLRMC & DRC to make it fit for the objective with 
prior intimation to PBMC. 

9. Designate a person to exchange information to PBMC and who will be 
responsible of reporting to his/her higher authorities including management of 
the centre. 

10. Enable market linkage for all types of recyclable and non-recyclable waste 
accumulating at the SLRMC & DRC Plant. 

11. Based on the needs of the centre, shall install, upkeep, safety and maintain 
relevant machines required for the collection. 

12. The centre shall be operational from 06:00A.M. to 06:00P.M. 
13. During field visit by the Officials of PBMC, A&N Administration and Ministry, a 

responsible person may be deputed for explaining the process and producing 
records. 

14. The SLRM work site should be maintained neat and clean. 
15. The Display board/ Information board of the SLRM Centre Operator shall be 

installed in the entrance of the SLRM with operator contact details. 
16_ Internal transfer of waste from one SLRM to another SLRM Centre cannot be 

done, unless required with the Approval of JE, SWM concerned, 
17. The SLRM Centre need to send the materials directly. to the mainland and 

recyclers can take the Other SLRM bundles/ bal_ed material for Direct 
shipments/ loading without storage. 
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18. Annual maintenance to the SLRM Centres shall be done by the SLRM Centre 
Operators like painting, checking electrification, etc. 

19. The Rural waste shall not be accommodated without the approval of competent 
authority or Engineer-in-charge. 

20. In case of any system implements for solid waste management, a positive 
cooperation shall be extended. 

21. Gardening must be done in the premises of SLRM Centre for making clean 
atmosphere, 

22. Material cannot be stored not more than a week, the frequency of waste 
transportation should be made. In case waste is found storing in the centres, 
their dry/ recyclable incoming ward waste will be stopped immediately till the 
clearance of the same. 

23. For dealing the e-waste & hazardous wastes, the authorised firm shall submit 
the certificates/ documents of authorisation of registered firm duly accepted by 
the Pollution Control Board/ Committee of State/ UT. 

24. The SLRM Centre operator shall not venture into Extended Producer's 
Responsibility (EPR) under various act & rules without the approval of PBMC. 

III. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall: 

1. Allocate the Solid Liquid Resource Management (SLRM) Centres/ Dry Resource 
Centre (DRC) for segregation, baling, pre-processing activities to the authorised 
vendors for the activity. 

2. Mixed dry/ recyclable waste from different wards of PBMC Will be supplied to 
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre 
(DRC) as per monthly schedules. 

3. Ensure the delivery of minimum assured quantity of waste to all the SLRM 
Centres. 

4. Provide electricity and water connection and facilitate in getting all approvals 
which might be necessary to manage the SLRMC & DRC. 

5. Designate a suitable officer to work and support to the project. 
6. Manage to collect dispose off the rejected waste once in a week through the 

concerned Sanitary office. 

IV. GENERAL TERMS & CONDITIONS: 

1. The contract period will be valid initially for a period of O 1 year, calculated from 
date of issue of this Order and can be extended further for a period of 03 years 
with the consent/ approval/ decision of competent authority. 

2. It is the duty of firm to check the validity of Security Deposit submitted and 
shall be re-validated from time to time with a prior notice to this office. 

3. Minimum assured quantity of waste will be provided/ supplied to the SLRM 
Centres through the respective ward's sanitation section as per monthly 
scheduled basis. 

4. GST & other registration as applicable, may be done and inform the same to 
PBMC addressing to Secretary, PBMC with a copy to Revenue Officer & EE-ill 
(Works & SWM), PBMC. 

5. ·The activities including Collection, Segregation, Storage & Transportation shall 
be made in accordance with the relevant Acts/ Rules and any guidelines made 
there under, issued by Govt. of India, A&N Administration & the Port Blair 
Municipal Council (PBMC) time to time. 

6 . You may avail any of the Govt./ Private Schemes for collection, transportation, 
etc., related to wastes including subsidies. 

7 . The competent authority reserve the right to cancel the authorisation issued to 
the SLRM Centre operator at any time in case found violating th~ norms or 
direction of PBMC. 

8. Information, Education & Communication (IEC): The authorised operator shall 
prepare a monthly awareness campaigns and Information, Education & 
Communication programmes schedule for conducting once in a month within 
their area of jurisdiction and share the photographs to PBMC on 
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swmpbmc@gmail.com. Share the same on Social media (Whatsapp, Facebook, 
Twitter, Instagram, Linkedln, Youtube, etc.) by tagging PBMC's account. 

9 . Record Entry & Data Management: Shall print a template copy of record entry 
register and record the daily received quantity & shipment quantities. The daily 
& monthly consolidated data/ report of waste collected, segregated, transported 
to mainland by the firm shall submit Online & offline mode through various 
modes as provided by the PBMC time to time, on every 1st day of the m onth. 
The record shall submit every month end to the SWM Division duly verified by 
the Work Assistant/ Supervisor of PBMC, for onward verification. 

10.Weighment Of Waste: The selected firm shall procure and install the weighment 
scale at their unit/ SLRM centre to weigh the daily incoming waste, segregated 
fragments & loading for shipment. 

11.Worker welfare, Health & Hygienty: The operator of the Centre shall be 
responsible for providing the safety gears/ equipment's, ID Catds to its staffs/ 
labours engaged at SLRMC. Conduct medical examination to the working staffs 
on every half yearly. 

12. Ensure worker's welfare by enrolling in minimum 03 govt. schemes & EPF / e­
Shram registration. Maintain digital attendance and pay salary directly to the 
worker's account through on.line. First Aid facilities also be setup in p lace. 

13. The details of same shall be submitted during monthly online reporting. 
Centres and during inspection in case of non-availability of same will be viewed 
seriously. 

14. CCTV Surveillance & Fire Safety norms: The Operator shall install necessary 
fire safety measures like fire extinguisher, in their SLRM Centre in order to 
avoid any unavoidable circumstances/ events along with CCTV Surveillance 
cameras and shall give access to PBMC for supervision. 

15.Penalties: In case of any violation if found true will be viewed seriously with a 
spot fine as per the provision8 of PBMC-Solid Waste Handling & M:,magement 
Bye-Laws, 2017. 

16.Coroplaints & Redressal: The Operators shall submit a compliant & grievances 
to the Office of PBMC and immediately the issue will be taken up and addressed 
by the Assistant Engineer, SWM, PBMC. 

Copy to: 

Executive Engineer-III (Works/SWM) 
Municipal Council 

1. Th e Secretary, PBMC for Kind information. 
2. Th e Superintending Engineer, PBMC for information. 
3. Th e Chief Accounts Officer, PBMC for information. 
4 . The Executive Engineer (E&M) & (Water Works), PBMC for information . 
5. The Revenue Officer, PBMC for information. 
6. The Sanitary Officer, PBMC for information. 

Copy also to: 
1. The Secretary, ANPCC for kind information. 
2 . The Director, DSS for kind information .. 

Executive Engineer-III (Works/SWM) 
Municipal Coun cil 

Page 201 of 1410

2012898



•:PlxQtfFlm1qRt!e, cf)T ¢l<lfc1<1 

OFFICE OF THE MUNICIPAL COUNCIL 
4'1b<>l<1-< 

PORT BLAIR 

r ~t,__ ~, 8 g /r: E--iTJ./~ w, 'o/ff'to/~\'?J- 9-o/ '-4 L 
Dated: 23.01.2024 

To: M /J. S.a vt k.Lo-. 'c vt.h •· · ·· ··········· ............................. . ~..s:~ 

In response to you r willingness submitted against the PBMC's 
Expression of Interest (Eol) called vide No.: 88/EE-III/SWM/MC/2019-20, 
dated: 22.12.2023, published in the Print and electronic media for wide 
publicity and invitation for collection , segregation & transportation of wastes 
from PBMC's Solid Liquid Resource Management (SLRM) Centres & Dry 
Resource Centre (DRC) to anywhere in India (mainland) for further processing 
and recycling through authorized transporters. 

The Competent Authority has accorded approval for issuance of 
authorisation for Collection, segregation & Transportation of segregated 
waste from PBMC's Solid Liquid Resource Management (SLRM) Centres 
and Dry Resource Centre (DRC) to processing units anywhere in India 
(mainland) for onward processing & recycling, to your finn for a period of 
initially 01 Year, extendable to further 03 Years from t..1-le date of issue of 
this order subject to the following conditions. 

I. ACCEPTED RATES OF WASTES: 
a) GENERAL SOLID WASTE 

SL Items of wastes-SCH-I 
No. 

l. All type of Plastic except Multi Layered Plastic, Polythene & 
Polvethelene Tetraepthalate (PET) 

2. Plastic-Polvethelene Tetraepthalate (PET) 
3 . Plastic- Multi Lavered Plastic 
4. Waste Thermocol /Polvstvrene). 
5. Plastic-Empty Cement Bags 
6. Aluminium 
7. Tin 
8. Lead 
9. Brass 
10. Copper 
11. Copper with PVC wire 
12. Iron 
13. Cardboard 
14. Newspaoers & Other papers 
15. Tetra packs 
16. Tyres 
17. Tube 

b) E-WASTE & HAZARDOUS WASTE: 

S.No. Items- Categories of e lectrical and electronic equipment SCH-II 

PBMC's 
accepted 

rates per kg. 
in Rs. 

1.00 

0 .75 
0 .50 
0.05 
0.30 
15.00 

110.00 
300.00 
425.00 
400.00 
300.00 
15.00 
1.00 
1.00 
0.30 
1.00 
2.00 

Rate per 
kilograms 
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Computers, Notepad Computers, Television sets (including sets 
based on (Liquid Crystal Display and Light Emitting Diode 
technology) 

2. Printers including cartridges, Electrical and electronic typewriters, 
5.00 Facsimile, Telephones, Cordless telephones, Answering svstems 

3. Conviniz eouioment 5 .00 
4. Refrigerator, Air-conditioners excluding centralised air conditioning 

5.00 olants 
5. Washing Machine 5.00 
6. Fluorescent and other Mercurv containing lamps 5 .00 
7, Used waste oil irrade-1 with Barrel l000+GST 
8. Used waste oil grade-II with Barrel S00+GST 
9. Toners 2.00 
10. Batteries 25.00 
11. Fan, Motors, capacitors, etc. 5.00 
12. Any other, specifv Nil. 

II. SCOPE OF FIRM, shall: 

1. Operationalize allotted SLRMC & DRC Plants of PBMC and installing necessary 
infrastructures/ machineries for baling, shredding & any other pre-processes 
activities. 

2 . Deploy manpower for Operation & Maintenance of SLRM Centre and oversee 
collection, pre-processing & storage activities. 

3 . May use SLRMC for citizens to drop all kinds of dry waste. This centre will also 
act as fair price shop to integrate the waste pickers in the surrounding areas 
enabling better livelihood opportunities and social inclusion. 

4 . Bear the charges of electricity & water supply provided by PBMC. 
S. After completing each consignment, the payment as per the accepted rates 

against quantity of waste transported to be paid at PBMC's-Check post at 
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment 
acknowledgement shall be updated via email at swmpbmc@gmail.com or Online 
mode as provided by PBMC, along with weighment slips & bills of transported. 

6. Online request shall be made to PBMC for the next consignment at 
swmpbmc@gmail.com or through online mode as provided by PBMC. 

7 . Ensure the operation and management shall be complying with all the norms of 
PBMC, Central Pollution Control Board (CPCB) and Andaman & Nicobar 
Pollution Control Committee (ANPCC) and approved procedures for recyclable 
and non-recyclable waste. 

8. Allowed to renovation of the SLRMC & DRC to make it fit for the objective with 
prior intimation to PBMC. 

9. Designate a person to exchange information to PBMC and who will be 
responsible of reporting to his/her higher authorities including management of 
the centre. 

10. Enable market linkage for all types of recyclable and non-recyclable waste 
accumulating at the SLRMC & DRC Plant. 

11. Based on the needs of the centre, shall install, upkeep, safety and maintain 
relevant machines required for the collection. 

12. The centre shall be operational from 06:00A.M. to 06:00P.M. 
13. During field visit by the Officials of PBMC, A&N Administration and Ministry, a 

responsible person may be deputed for explaining the process and producing 
records. 

14. The SLRM work site should be maintained neat and clean. 
15. The Display board/ Information board of the SLRM Centre Operator shall be 

installed in the entrance of the SLRM with operator contact details. 
16_ Internal transfer of waste from one SLRM to another SLRM Centre cannot be 

done, unless required with the Approval of JE, SWM concerned, 
17. The SLRM Centre need to send the materials directly. to the mainland and 

recyclers can take the Other SLRM bundles/ bal_ed material for Direct 
shipments/ loading without storage. 
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18. Annual maintenance to the SLRM Centres shall be done by the SLRM Centre 
Operators like painting, checking electrification, etc. 

19. The Rural waste shall not be accommodated without the approval of competent 
authority or Engineer-in-charge. 

20. In case of any system implements for solid waste management, a positive 
cooperation shall be extended. 

21. Gardening must be done in the premises of SLRM Centre for making clean 
atmosphere, 

22. Material cannot be stored not more than a week, the frequency of waste 
transportation should be made. In case waste is found storing in the centres, 
their dry/ recyclable incoming ward waste will be stopped immediately till the 
clearance of the same. 

23. For dealing the e-waste & hazardous wastes, the authorised firm shall submit 
the certificates/ documents of authorisation of registered firm duly accepted by 
the Pollution Control Board/ Committee of State/ UT. 

24. The SLRM Centre operator shall not venture into Extended Producer's 
Responsibility (EPR) under various act & rules without the approval of PBMC. 

III. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall: 

1. Allocate the Solid Liquid Resource Management (SLRM) Centres/ Dry Resource 
Centre (DRC) for segregation, baling, pre-processing activities to the authorised 
vendors for the activity. 

2. Mixed dry/ recyclable waste from different wards of PBMC Will be supplied to 
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre 
(DRC) as per monthly schedules. 

3. Ensure the delivery of minimum assured quantity of waste to all the SLRM 
Centres. 

4. Provide electricity and water connection and facilitate in getting all approvals 
which might be necessary to manage the SLRMC & DRC. 

5. Designate a suitable officer to work and support to the project. 
6. Manage to collect dispose off the rejected waste once in a week through the 

concerned Sanitary office. 

IV. GENERAL TERMS & CONDITIONS: 

1. The contract period will be valid initially for a period of O 1 year, calculated from 
date of issue of this Order and can be extended further for a period of 03 years 
with the consent/ approval/ decision of competent authority. 

2. It is the duty of firm to check the validity of Security Deposit submitted and 
shall be re-validated from time to time with a prior notice to this office. 

3. Minimum assured quantity of waste will be provided/ supplied to the SLRM 
Centres through the respective ward's sanitation section as per monthly 
scheduled basis. 

4. GST & other registration as applicable, may be done and inform the same to 
PBMC addressing to Secretary, PBMC with a copy to Revenue Officer & EE-ill 
(Works & SWM), PBMC. 

5. ·The activities including Collection, Segregation, Storage & Transportation shall 
be made in accordance with the relevant Acts/ Rules and any guidelines made 
there under, issued by Govt. of India, A&N Administration & the Port Blair 
Municipal Council (PBMC) time to time. 

6 . You may avail any of the Govt./ Private Schemes for collection, transportation, 
etc., related to wastes including subsidies. 

7 . The competent authority reserve the right to cancel the authorisation issued to 
the SLRM Centre operator at any time in case found violating th~ norms or 
direction of PBMC. 

8. Information, Education & Communication (IEC): The authorised operator shall 
prepare a monthly awareness campaigns and Information, Education & 
Communication programmes schedule for conducting once in a month within 
their area of jurisdiction and share the photographs to PBMC on 
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swmpbmc@gmail.com. Share the same on Social media (Whatsapp, Facebook, 
Twitter, Instagram, Linkedln, Youtube, etc.) by tagging PBMC's account. 

9 . Record Entry & Data Management: Shall print a template copy of record entry 
register and record the daily received quantity & shipment quantities. The daily 
& monthly consolidated data/ report of waste collected, segregated, transported 
to mainland by the firm shall submit Online & offline mode through various 
modes as provided by the PBMC time to time, on every 1st day of the m onth. 
The record shall submit every month end to the SWM Division duly verified by 
the Work Assistant/ Supervisor of PBMC, for onward verification. 

10.Weighment Of Waste: The selected firm shall procure and install the weighment 
scale at their unit/ SLRM centre to weigh the daily incoming waste, segregated 
fragments & loading for shipment. 

11.Worker welfare, Health & Hygienty: The operator of the Centre shall be 
responsible for providing the safety gears/ equipment's, ID Catds to its staffs/ 
labours engaged at SLRMC. Conduct medical examination to the working staffs 
on every half yearly. 

12. Ensure worker's welfare by enrolling in minimum 03 govt. schemes & EPF / e­
Shram registration. Maintain digital attendance and pay salary directly to the 
worker's account through on.line. First Aid facilities also be setup in p lace. 

13. The details of same shall be submitted during monthly online reporting. 
Centres and during inspection in case of non-availability of same will be viewed 
seriously. 

14. CCTV Surveillance & Fire Safety norms: The Operator shall install necessary 
fire safety measures like fire extinguisher, in their SLRM Centre in order to 
avoid any unavoidable circumstances/ events along with CCTV Surveillance 
cameras and shall give access to PBMC for supervision. 

15.Penalties: In case of any violation if found true will be viewed seriously with a 
spot fine as per the provision8 of PBMC-Solid Waste Handling & M:,magement 
Bye-Laws, 2017. 

16.Coroplaints & Redressal: The Operators shall submit a compliant & grievances 
to the Office of PBMC and immediately the issue will be taken up and addressed 
by the Assistant Engineer, SWM, PBMC. 

Copy to: 

Executive Engineer-III (Works/SWM) 
Municipal Council 

1. Th e Secretary, PBMC for Kind information. 
2. Th e Superintending Engineer, PBMC for information. 
3. Th e Chief Accounts Officer, PBMC for information. 
4 . The Executive Engineer (E&M) & (Water Works), PBMC for information . 
5. The Revenue Officer, PBMC for information. 
6. The Sanitary Officer, PBMC for information. 

Copy also to: 
1. The Secretary, ANPCC for kind information. 
2 . The Director, DSS for kind information .. 

Executive Engineer-III (Works/SWM) 
Municipal Coun cil 
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OFFICE OF THE MU NICIPAL COUNCIL 
q)E~ll'< 

PORT BLAIR 

'-' ~i.L ~, 5-5 ~ /t 'c:-1Tl_J~ w m/Me:.j'-0\?J - ~/ 1-4 L Da ted: 23.01.2024 

To: __ .... ~~- .IJ>: ... -~Q.~ .... ~-~\?~ ..... 

In response to your willingn ess submitted against the PBMC's 
Expression of Interest (Eol) called vide No.: 88/EE-III/SWM/MC/2019-20, 
dated: 22.12.2023, published in the Print and electronic m edia for wide 
publicity and invitation for collection, segregation & transportation of wastes 
from PBMC's Solid Liqu id Resource Management (SLRM) Centres & Dry 
Resource Centre (DRC) to anywhere in India (mainland) for further processing 
and re~ycling throu gh authorized transporters. 

The Competent Au thority has accorded approval for issuance of 
authorisation for Collection, segregation & Transportation of segregated 
waste from PBMC's Solid Liquid Resource Management (SLRM) Centres 
and Dry Res ource Centre (DRC) to processing units anywh ere in India 
(mainland) for onward processing & recycling, to your firm for a period of 
initially 0 1 Year, extendable t o further 03 Years from the date of issue of 
this or der subj ect to the following conditions. 

I. ACCEPTED RATES OF WASTES: 
a) GENERAL SOLID WASTE 

Sl. Items of wast es-SCH-I 
No. 

1. All type of Plastic except Multi Layered Plastic, Polythene & 
Polvethelene Tetraepthalate (PET) 

2. P lastic-Polyethelene Tetraepthalate (PET) 
3. Plastic- Multi Layered Plastic 
4 . Waste· Thermocol (Polystyrene). 
5. Plastic-Em pty Cement Bags 
6. Aluminium 
7. Tin 
8. Lead 
9. Brass 
10. Cooper 
11. Cooner with PVC wire 
12. Iron 
13. Cardboard 
14. Newspapers & Other papers 
15. Tetra packs 
16. Tvres 
17. Tube 

b) E-WASTE & HAZARDOUS WASTE: 

S .No. Items- Categories of electrical and electronic equipment SCH-II 

PBMC's 
accepted 

rates per kg. 
in Rs. 

1.00 

0 .75 
0 .50 
0.0 5 
0.30 
15.00 

110.00 
300.00 
425.00 
400.00 
300.00 
15.00 
1.00 
1.00 
0 .30 
1.00 
2.00 

Rate per 
kilograms 

1-i" Dc;o l 
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Computers, Notepad Computers, Television sets (including sets 
based on (Liquid Crystal Display and Light Emitting Diode 
technology) 

2. Printers including cartridges, Electrical and electronic typewriters, 
5.00 Facsimile, Telephones, Cordless telephones, Answering svstems 

3. Conviniz eouioment 5 .00 
4. Refrigerator, Air-conditioners excluding centralised air conditioning 

5.00 olants 
5. Washing Machine 5.00 
6. Fluorescent and other Mercurv containing lamps 5 .00 
7, Used waste oil irrade-1 with Barrel l000+GST 
8. Used waste oil grade-II with Barrel S00+GST 
9. Toners 2.00 
10. Batteries 25.00 
11. Fan, Motors, capacitors, etc. 5.00 
12. Any other, specifv Nil. 

II. SCOPE OF FIRM, shall: 

1. Operationalize allotted SLRMC & DRC Plants of PBMC and installing necessary 
infrastructures/ machineries for baling, shredding & any other pre-processes 
activities. 

2 . Deploy manpower for Operation & Maintenance of SLRM Centre and oversee 
collection, pre-processing & storage activities. 

3 . May use SLRMC for citizens to drop all kinds of dry waste. This centre will also 
act as fair price shop to integrate the waste pickers in the surrounding areas 
enabling better livelihood opportunities and social inclusion. 

4 . Bear the charges of electricity & water supply provided by PBMC. 
S. After completing each consignment, the payment as per the accepted rates 

against quantity of waste transported to be paid at PBMC's-Check post at 
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment 
acknowledgement shall be updated via email at swmpbmc@gmail.com or Online 
mode as provided by PBMC, along with weighment slips & bills of transported. 

6. Online request shall be made to PBMC for the next consignment at 
swmpbmc@gmail.com or through online mode as provided by PBMC. 

7 . Ensure the operation and management shall be complying with all the norms of 
PBMC, Central Pollution Control Board (CPCB) and Andaman & Nicobar 
Pollution Control Committee (ANPCC) and approved procedures for recyclable 
and non-recyclable waste. 

8. Allowed to renovation of the SLRMC & DRC to make it fit for the objective with 
prior intimation to PBMC. 

9. Designate a person to exchange information to PBMC and who will be 
responsible of reporting to his/her higher authorities including management of 
the centre. 

10. Enable market linkage for all types of recyclable and non-recyclable waste 
accumulating at the SLRMC & DRC Plant. 

11. Based on the needs of the centre, shall install, upkeep, safety and maintain 
relevant machines required for the collection. 

12. The centre shall be operational from 06:00A.M. to 06:00P.M. 
13. During field visit by the Officials of PBMC, A&N Administration and Ministry, a 

responsible person may be deputed for explaining the process and producing 
records. 

14. The SLRM work site should be maintained neat and clean. 
15. The Display board/ Information board of the SLRM Centre Operator shall be 

installed in the entrance of the SLRM with operator contact details. 
16_ Internal transfer of waste from one SLRM to another SLRM Centre cannot be 

done, unless required with the Approval of JE, SWM concerned, 
17. The SLRM Centre need to send the materials directly. to the mainland and 

recyclers can take the Other SLRM bundles/ bal_ed material for Direct 
shipments/ loading without storage. 
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18. Annual maintenance to the SLRM Centres shall be done by the SLRM Centre 
Operators like painting, checking electrification, etc. 

19. The Rural waste shall not be accommodated without the approval of competent 
authority or Engineer-in-charge. 

20. In case of any system implements for solid waste management, a positive 
cooperation shall be extended. 

21. Gardening must be done in the premises of SLRM Centre for making clean 
atmosphere, 

22. Material cannot be stored not more than a week, the frequency of waste 
transportation should be made. In case waste is found storing in the centres, 
their dry/ recyclable incoming ward waste will be stopped immediately till the 
clearance of the same. 

23. For dealing the e-waste & hazardous wastes, the authorised firm shall submit 
the certificates/ documents of authorisation of registered firm duly accepted by 
the Pollution Control Board/ Committee of State/ UT. 

24. The SLRM Centre operator shall not venture into Extended Producer's 
Responsibility (EPR) under various act & rules without the approval of PBMC. 

III. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall: 

1. Allocate the Solid Liquid Resource Management (SLRM) Centres/ Dry Resource 
Centre (DRC) for segregation, baling, pre-processing activities to the authorised 
vendors for the activity. 

2. Mixed dry/ recyclable waste from different wards of PBMC Will be supplied to 
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre 
(DRC) as per monthly schedules. 

3. Ensure the delivery of minimum assured quantity of waste to all the SLRM 
Centres. 

4. Provide electricity and water connection and facilitate in getting all approvals 
which might be necessary to manage the SLRMC & DRC. 

5. Designate a suitable officer to work and support to the project. 
6. Manage to collect dispose off the rejected waste once in a week through the 

concerned Sanitary office. 

IV. GENERAL TERMS & CONDITIONS: 

1. The contract period will be valid initially for a period of O 1 year, calculated from 
date of issue of this Order and can be extended further for a period of 03 years 
with the consent/ approval/ decision of competent authority. 

2. It is the duty of firm to check the validity of Security Deposit submitted and 
shall be re-validated from time to time with a prior notice to this office. 

3. Minimum assured quantity of waste will be provided/ supplied to the SLRM 
Centres through the respective ward's sanitation section as per monthly 
scheduled basis. 

4. GST & other registration as applicable, may be done and inform the same to 
PBMC addressing to Secretary, PBMC with a copy to Revenue Officer & EE-ill 
(Works & SWM), PBMC. 

5. ·The activities including Collection, Segregation, Storage & Transportation shall 
be made in accordance with the relevant Acts/ Rules and any guidelines made 
there under, issued by Govt. of India, A&N Administration & the Port Blair 
Municipal Council (PBMC) time to time. 

6 . You may avail any of the Govt./ Private Schemes for collection, transportation, 
etc., related to wastes including subsidies. 

7 . The competent authority reserve the right to cancel the authorisation issued to 
the SLRM Centre operator at any time in case found violating th~ norms or 
direction of PBMC. 

8. Information, Education & Communication (IEC): The authorised operator shall 
prepare a monthly awareness campaigns and Information, Education & 
Communication programmes schedule for conducting once in a month within 
their area of jurisdiction and share the photographs to PBMC on 
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swmpbmc@gmail.com. Share the same on Social media (Whatsapp, Facebook, 
Twitter, Instagram, Linkedln, Youtube, etc.) by tagging PBMC's account. 

9 . Record Entry & Data Management: Shall print a template copy of record entry 
register and record the daily received quantity & shipment quantities. The daily 
& monthly consolidated data/ report of waste collected, segregated, transported 
to mainland by the firm shall submit Online & offline mode through various 
modes as provided by the PBMC time to time, on every 1st day of the m onth. 
The record shall submit every month end to the SWM Division duly verified by 
the Work Assistant/ Supervisor of PBMC, for onward verification. 

10.Weighment Of Waste: The selected firm shall procure and install the weighment 
scale at their unit/ SLRM centre to weigh the daily incoming waste, segregated 
fragments & loading for shipment. 

11.Worker welfare, Health & Hygienty: The operator of the Centre shall be 
responsible for providing the safety gears/ equipment's, ID Catds to its staffs/ 
labours engaged at SLRMC. Conduct medical examination to the working staffs 
on every half yearly. 

12. Ensure worker's welfare by enrolling in minimum 03 govt. schemes & EPF / e­
Shram registration. Maintain digital attendance and pay salary directly to the 
worker's account through on.line. First Aid facilities also be setup in p lace. 

13. The details of same shall be submitted during monthly online reporting. 
Centres and during inspection in case of non-availability of same will be viewed 
seriously. 

14. CCTV Surveillance & Fire Safety norms: The Operator shall install necessary 
fire safety measures like fire extinguisher, in their SLRM Centre in order to 
avoid any unavoidable circumstances/ events along with CCTV Surveillance 
cameras and shall give access to PBMC for supervision. 

15.Penalties: In case of any violation if found true will be viewed seriously with a 
spot fine as per the provision8 of PBMC-Solid Waste Handling & M:,magement 
Bye-Laws, 2017. 

16.Coroplaints & Redressal: The Operators shall submit a compliant & grievances 
to the Office of PBMC and immediately the issue will be taken up and addressed 
by the Assistant Engineer, SWM, PBMC. 

Copy to: 

Executive Engineer-III (Works/SWM) 
Municipal Council 

1. Th e Secretary, PBMC for Kind information. 
2. Th e Superintending Engineer, PBMC for information. 
3. Th e Chief Accounts Officer, PBMC for information. 
4 . The Executive Engineer (E&M) & (Water Works), PBMC for information . 
5. The Revenue Officer, PBMC for information. 
6. The Sanitary Officer, PBMC for information. 

Copy also to: 
1. The Secretary, ANPCC for kind information. 
2 . The Director, DSS for kind information .. 

Executive Engineer-III (Works/SWM) 
Municipal Coun cil 
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OFFICE OF THE MUNICIPAL COUNCIL 
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PORT BLAIR 
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To: 
Dated: 23.01.2024 

...... T!J.h~ ... ft)-.R. Y ?.~.~ ......... . 

In response to your willingness submitted against the PBMC's 
Expression of Interest (Eal) called vide No.: 88/EE-ill/SWM/MC/2019-20, 
dated: 22.12.2023, published in the Print and electronic media for wide 
publicity and invitation fo.r collection, segregation & transportation of wastes 
from PBMC's Solid Liquid Resource Management (SLRM) Centres & Dry 
Resource Centre (DRC) to anywhere in India (mainland) for further processing 
and recycling through authorized transporters. 

The Competent Authority has accorded approval for issu ance of 
authorisation for Collection, segregation & Transportation of segregated 
waste from PBMC's Solid Liquid Resource Management (SLRM) Centres 
and Dry Resource Centre (DRC) to processing units anywhere in India 
(mainland) for onward processing & recycling, to your firm for a period of 
initially 01 Year, extendab!e to further 03 Years from the date of issue of 
this order subject to the following conditions. 

I. ACCEPTED RATES OF WASTES: 
a) GENERAL SOLID WASTE 

SL Items of wastes-SCH-I 
No. 

l. All type of Plastic except Multi Layered Plastic, Polythene & 
Polvethelene Tetraepthala.te (PET) 

2. Plastic-Po1yethelene Tetraepthalate (PET) 
3. Plastic- Multi Lavered Plastic 
4. Waste Thermocol (Polystyrene}. 
5. Plastic-Empty Cement Bags 
6. Aluminium 
7. Tin 
8. Lead 

' 

9 . Brass 
10. Cooner 
11. Copper with PVC wire 
12. Iron 
13. Cardboard 
14. Newspapers & Other papers 
15. Tetra packs 
16. Tyres 
17. Tube 

b) E-WASTE & HAZARDOUS WASTE: 

S.No. Items- Categories of electrical and electronic equipment SCH-II 

PBMC's 
accepted 

rates per kg. 
in Rs. 

1.00 

0.75 
0 .50 
0.05 
0.30 
15.00 

1 10.00 
300.00 
425.00 
400.00 
300.00 
15.00 
1.00 
1.00 
0 .30 
1.00 
2.00 

Rate per 
kilograms 

H.-. "-=-' 
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Computers, Notepad Computers, Television sets (including sets 
based on (Liquid Crystal Display and Light Emitting Diode 
technology) 

2. Printers including cartridges, Electrical and electronic typewriters, 
5.00 Facsimile, Telephones, Cordless telephones, Answering svstems 

3. Conviniz eouioment 5 .00 
4. Refrigerator, Air-conditioners excluding centralised air conditioning 

5.00 olants 
5. Washing Machine 5.00 
6. Fluorescent and other Mercurv containing lamps 5 .00 
7, Used waste oil irrade-1 with Barrel l000+GST 
8. Used waste oil grade-II with Barrel S00+GST 
9. Toners 2.00 
10. Batteries 25.00 
11. Fan, Motors, capacitors, etc. 5.00 
12. Any other, specifv Nil. 

II. SCOPE OF FIRM, shall: 

1. Operationalize allotted SLRMC & DRC Plants of PBMC and installing necessary 
infrastructures/ machineries for baling, shredding & any other pre-processes 
activities. 

2 . Deploy manpower for Operation & Maintenance of SLRM Centre and oversee 
collection, pre-processing & storage activities. 

3 . May use SLRMC for citizens to drop all kinds of dry waste. This centre will also 
act as fair price shop to integrate the waste pickers in the surrounding areas 
enabling better livelihood opportunities and social inclusion. 

4 . Bear the charges of electricity & water supply provided by PBMC. 
S. After completing each consignment, the payment as per the accepted rates 

against quantity of waste transported to be paid at PBMC's-Check post at 
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment 
acknowledgement shall be updated via email at swmpbmc@gmail.com or Online 
mode as provided by PBMC, along with weighment slips & bills of transported. 

6. Online request shall be made to PBMC for the next consignment at 
swmpbmc@gmail.com or through online mode as provided by PBMC. 

7 . Ensure the operation and management shall be complying with all the norms of 
PBMC, Central Pollution Control Board (CPCB) and Andaman & Nicobar 
Pollution Control Committee (ANPCC) and approved procedures for recyclable 
and non-recyclable waste. 

8. Allowed to renovation of the SLRMC & DRC to make it fit for the objective with 
prior intimation to PBMC. 

9. Designate a person to exchange information to PBMC and who will be 
responsible of reporting to his/her higher authorities including management of 
the centre. 

10. Enable market linkage for all types of recyclable and non-recyclable waste 
accumulating at the SLRMC & DRC Plant. 

11. Based on the needs of the centre, shall install, upkeep, safety and maintain 
relevant machines required for the collection. 

12. The centre shall be operational from 06:00A.M. to 06:00P.M. 
13. During field visit by the Officials of PBMC, A&N Administration and Ministry, a 

responsible person may be deputed for explaining the process and producing 
records. 

14. The SLRM work site should be maintained neat and clean. 
15. The Display board/ Information board of the SLRM Centre Operator shall be 

installed in the entrance of the SLRM with operator contact details. 
16_ Internal transfer of waste from one SLRM to another SLRM Centre cannot be 

done, unless required with the Approval of JE, SWM concerned, 
17. The SLRM Centre need to send the materials directly. to the mainland and 

recyclers can take the Other SLRM bundles/ bal_ed material for Direct 
shipments/ loading without storage. 
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18. Annual maintenance to the SLRM Centres shall be done by the SLRM Centre 
Operators like painting, checking electrification, etc. 

19. The Rural waste shall not be accommodated without the approval of competent 
authority or Engineer-in-charge. 

20. In case of any system implements for solid waste management, a positive 
cooperation shall be extended. 

21. Gardening must be done in the premises of SLRM Centre for making clean 
atmosphere, 

22. Material cannot be stored not more than a week, the frequency of waste 
transportation should be made. In case waste is found storing in the centres, 
their dry/ recyclable incoming ward waste will be stopped immediately till the 
clearance of the same. 

23. For dealing the e-waste & hazardous wastes, the authorised firm shall submit 
the certificates/ documents of authorisation of registered firm duly accepted by 
the Pollution Control Board/ Committee of State/ UT. 

24. The SLRM Centre operator shall not venture into Extended Producer's 
Responsibility (EPR) under various act & rules without the approval of PBMC. 

III. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall: 

1. Allocate the Solid Liquid Resource Management (SLRM) Centres/ Dry Resource 
Centre (DRC) for segregation, baling, pre-processing activities to the authorised 
vendors for the activity. 

2. Mixed dry/ recyclable waste from different wards of PBMC Will be supplied to 
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre 
(DRC) as per monthly schedules. 

3. Ensure the delivery of minimum assured quantity of waste to all the SLRM 
Centres. 

4. Provide electricity and water connection and facilitate in getting all approvals 
which might be necessary to manage the SLRMC & DRC. 

5. Designate a suitable officer to work and support to the project. 
6. Manage to collect dispose off the rejected waste once in a week through the 

concerned Sanitary office. 

IV. GENERAL TERMS & CONDITIONS: 

1. The contract period will be valid initially for a period of O 1 year, calculated from 
date of issue of this Order and can be extended further for a period of 03 years 
with the consent/ approval/ decision of competent authority. 

2. It is the duty of firm to check the validity of Security Deposit submitted and 
shall be re-validated from time to time with a prior notice to this office. 

3. Minimum assured quantity of waste will be provided/ supplied to the SLRM 
Centres through the respective ward's sanitation section as per monthly 
scheduled basis. 

4. GST & other registration as applicable, may be done and inform the same to 
PBMC addressing to Secretary, PBMC with a copy to Revenue Officer & EE-ill 
(Works & SWM), PBMC. 

5. ·The activities including Collection, Segregation, Storage & Transportation shall 
be made in accordance with the relevant Acts/ Rules and any guidelines made 
there under, issued by Govt. of India, A&N Administration & the Port Blair 
Municipal Council (PBMC) time to time. 

6 . You may avail any of the Govt./ Private Schemes for collection, transportation, 
etc., related to wastes including subsidies. 

7 . The competent authority reserve the right to cancel the authorisation issued to 
the SLRM Centre operator at any time in case found violating th~ norms or 
direction of PBMC. 

8. Information, Education & Communication (IEC): The authorised operator shall 
prepare a monthly awareness campaigns and Information, Education & 
Communication programmes schedule for conducting once in a month within 
their area of jurisdiction and share the photographs to PBMC on 
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swmpbmc@gmail.com. Share the same on Social media (Whatsapp, Facebook, 
Twitter, Instagram, Linkedln, Youtube, etc.) by tagging PBMC's account. 

9 . Record Entry & Data Management: Shall print a template copy of record entry 
register and record the daily received quantity & shipment quantities. The daily 
& monthly consolidated data/ report of waste collected, segregated, transported 
to mainland by the firm shall submit Online & offline mode through various 
modes as provided by the PBMC time to time, on every 1st day of the m onth. 
The record shall submit every month end to the SWM Division duly verified by 
the Work Assistant/ Supervisor of PBMC, for onward verification. 

10.Weighment Of Waste: The selected firm shall procure and install the weighment 
scale at their unit/ SLRM centre to weigh the daily incoming waste, segregated 
fragments & loading for shipment. 

11.Worker welfare, Health & Hygienty: The operator of the Centre shall be 
responsible for providing the safety gears/ equipment's, ID Catds to its staffs/ 
labours engaged at SLRMC. Conduct medical examination to the working staffs 
on every half yearly. 

12. Ensure worker's welfare by enrolling in minimum 03 govt. schemes & EPF / e­
Shram registration. Maintain digital attendance and pay salary directly to the 
worker's account through on.line. First Aid facilities also be setup in p lace. 

13. The details of same shall be submitted during monthly online reporting. 
Centres and during inspection in case of non-availability of same will be viewed 
seriously. 

14. CCTV Surveillance & Fire Safety norms: The Operator shall install necessary 
fire safety measures like fire extinguisher, in their SLRM Centre in order to 
avoid any unavoidable circumstances/ events along with CCTV Surveillance 
cameras and shall give access to PBMC for supervision. 

15.Penalties: In case of any violation if found true will be viewed seriously with a 
spot fine as per the provision8 of PBMC-Solid Waste Handling & M:,magement 
Bye-Laws, 2017. 

16.Coroplaints & Redressal: The Operators shall submit a compliant & grievances 
to the Office of PBMC and immediately the issue will be taken up and addressed 
by the Assistant Engineer, SWM, PBMC. 

Copy to: 

Executive Engineer-III (Works/SWM) 
Municipal Council 

1. Th e Secretary, PBMC for Kind information. 
2. Th e Superintending Engineer, PBMC for information. 
3. Th e Chief Accounts Officer, PBMC for information. 
4 . The Executive Engineer (E&M) & (Water Works), PBMC for information . 
5. The Revenue Officer, PBMC for information. 
6. The Sanitary Officer, PBMC for information. 

Copy also to: 
1. The Secretary, ANPCC for kind information. 
2 . The Director, DSS for kind information .. 

Executive Engineer-III (Works/SWM) 
Municipal Coun cil 
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To: 
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. .... ..... .. .......... ................. ,. ..... . ..... . . 

In response to your willingness submitted against the PBMC's 
Expression of Interest (EoI) called vide No.: 88/EE-UI/SWM/MC/2019-20, 
dated: 22.12.2023, published in the Print and electronic media for wide 
publicity and invitation for collection, segregation & transportation of wastes 
from PBMC's Solid Liquid Resource Management (SLRM) Centres & Dry 
Resource Centre (DRC) to anywhere in 1ndia (mainland) for further processing 
and recycling through authorized transporters. 

The Competent Authority has accorded approval for issuance of 
authorisation for Collection, segregation & Transportation of segregated 
waste from PBMC's Solid Liquid Resource Management (SLRM) Centres 
and Dry Resource Centre (DRC) to processing' units anywhere in India 
(mainland) for onward processing & recycling, to your firm for a period of 
initially 01 Year, extendable to further 03 Years from the date of issue of 
this order subject to the following conditions. 

I. ACCEPTED RATES OF WASTES: 
a) GENERAL SOLID WASTE 

SI. Items of wastes-SCH-I 
No. 

1. Ali type of Plastic except Multi Layered Plastic, Polythene & 
Polvethelene 1'etraeotha1ate /PET) 

2. Plastic-Polvethelene Tetraeothalate (PET) 
3. Plastic- Multi Layered Plastic 
4. Waste Thermocol (Polystvrenel. 
5. Plastic-Emotv Cement Barz:s 
6 . Aluminium 
7. Tin 
8. Lead 
9. Brass 
10. Coooer 
11. Conner with PVC wire 
12. iron 
13. Cardboard 
14. Newsoaoers & Other oaoers 
15. Tetra packs 
16. Tvres 
17. Tube 

b) E-WASTE & HAZARDOUS WASTE: 

S.No. Items• Categories of elect rical and electronic equipment SCH-II 

PBMC's 
accepted 

rates per kg. 
in Rs, 

1.00 

0 .75 
0 .50 
0.05 
0.30 
15.00 

110.00 
300.00 
425.00 
400.00 
300.00 
15.00 
1.00 
1.00 
0.30 
1.00 
2 .00 

Rate per 
kilograms 
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Computers, Notepad Computers, Television sets (including sets 
based on (Liquid Crystal Display and Light Emitting Diode 
technology) 

2. Printers including cartridges, Electrical and electronic typewriters, 
5.00 Facsimile, Telephones, Cordless telephones, Answering svstems 

3. Conviniz eouioment 5 .00 
4. Refrigerator, Air-conditioners excluding centralised air conditioning 

5.00 olants 
5. Washing Machine 5.00 
6. Fluorescent and other Mercurv containing lamps 5 .00 
7, Used waste oil irrade-1 with Barrel l000+GST 
8. Used waste oil grade-II with Barrel S00+GST 
9. Toners 2.00 
10. Batteries 25.00 
11. Fan, Motors, capacitors, etc. 5.00 
12. Any other, specifv Nil. 

II. SCOPE OF FIRM, shall: 

1. Operationalize allotted SLRMC & DRC Plants of PBMC and installing necessary 
infrastructures/ machineries for baling, shredding & any other pre-processes 
activities. 

2 . Deploy manpower for Operation & Maintenance of SLRM Centre and oversee 
collection, pre-processing & storage activities. 

3 . May use SLRMC for citizens to drop all kinds of dry waste. This centre will also 
act as fair price shop to integrate the waste pickers in the surrounding areas 
enabling better livelihood opportunities and social inclusion. 

4 . Bear the charges of electricity & water supply provided by PBMC. 
S. After completing each consignment, the payment as per the accepted rates 

against quantity of waste transported to be paid at PBMC's-Check post at 
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment 
acknowledgement shall be updated via email at swmpbmc@gmail.com or Online 
mode as provided by PBMC, along with weighment slips & bills of transported. 

6. Online request shall be made to PBMC for the next consignment at 
swmpbmc@gmail.com or through online mode as provided by PBMC. 

7 . Ensure the operation and management shall be complying with all the norms of 
PBMC, Central Pollution Control Board (CPCB) and Andaman & Nicobar 
Pollution Control Committee (ANPCC) and approved procedures for recyclable 
and non-recyclable waste. 

8. Allowed to renovation of the SLRMC & DRC to make it fit for the objective with 
prior intimation to PBMC. 

9. Designate a person to exchange information to PBMC and who will be 
responsible of reporting to his/her higher authorities including management of 
the centre. 

10. Enable market linkage for all types of recyclable and non-recyclable waste 
accumulating at the SLRMC & DRC Plant. 

11. Based on the needs of the centre, shall install, upkeep, safety and maintain 
relevant machines required for the collection. 

12. The centre shall be operational from 06:00A.M. to 06:00P.M. 
13. During field visit by the Officials of PBMC, A&N Administration and Ministry, a 

responsible person may be deputed for explaining the process and producing 
records. 

14. The SLRM work site should be maintained neat and clean. 
15. The Display board/ Information board of the SLRM Centre Operator shall be 

installed in the entrance of the SLRM with operator contact details. 
16_ Internal transfer of waste from one SLRM to another SLRM Centre cannot be 

done, unless required with the Approval of JE, SWM concerned, 
17. The SLRM Centre need to send the materials directly. to the mainland and 

recyclers can take the Other SLRM bundles/ bal_ed material for Direct 
shipments/ loading without storage. 
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18. Annual maintenance to the SLRM Centres shall be done by the SLRM Centre 
Operators like painting, checking electrification, etc. 

19. The Rural waste shall not be accommodated without the approval of competent 
authority or Engineer-in-charge. 

20. In case of any system implements for solid waste management, a positive 
cooperation shall be extended. 

21. Gardening must be done in the premises of SLRM Centre for making clean 
atmosphere, 

22. Material cannot be stored not more than a week, the frequency of waste 
transportation should be made. In case waste is found storing in the centres, 
their dry/ recyclable incoming ward waste will be stopped immediately till the 
clearance of the same. 

23. For dealing the e-waste & hazardous wastes, the authorised firm shall submit 
the certificates/ documents of authorisation of registered firm duly accepted by 
the Pollution Control Board/ Committee of State/ UT. 

24. The SLRM Centre operator shall not venture into Extended Producer's 
Responsibility (EPR) under various act & rules without the approval of PBMC. 

III. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall: 

1. Allocate the Solid Liquid Resource Management (SLRM) Centres/ Dry Resource 
Centre (DRC) for segregation, baling, pre-processing activities to the authorised 
vendors for the activity. 

2. Mixed dry/ recyclable waste from different wards of PBMC Will be supplied to 
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre 
(DRC) as per monthly schedules. 

3. Ensure the delivery of minimum assured quantity of waste to all the SLRM 
Centres. 

4. Provide electricity and water connection and facilitate in getting all approvals 
which might be necessary to manage the SLRMC & DRC. 

5. Designate a suitable officer to work and support to the project. 
6. Manage to collect dispose off the rejected waste once in a week through the 

concerned Sanitary office. 

IV. GENERAL TERMS & CONDITIONS: 

1. The contract period will be valid initially for a period of O 1 year, calculated from 
date of issue of this Order and can be extended further for a period of 03 years 
with the consent/ approval/ decision of competent authority. 

2. It is the duty of firm to check the validity of Security Deposit submitted and 
shall be re-validated from time to time with a prior notice to this office. 

3. Minimum assured quantity of waste will be provided/ supplied to the SLRM 
Centres through the respective ward's sanitation section as per monthly 
scheduled basis. 

4. GST & other registration as applicable, may be done and inform the same to 
PBMC addressing to Secretary, PBMC with a copy to Revenue Officer & EE-ill 
(Works & SWM), PBMC. 

5. ·The activities including Collection, Segregation, Storage & Transportation shall 
be made in accordance with the relevant Acts/ Rules and any guidelines made 
there under, issued by Govt. of India, A&N Administration & the Port Blair 
Municipal Council (PBMC) time to time. 

6 . You may avail any of the Govt./ Private Schemes for collection, transportation, 
etc., related to wastes including subsidies. 

7 . The competent authority reserve the right to cancel the authorisation issued to 
the SLRM Centre operator at any time in case found violating th~ norms or 
direction of PBMC. 

8. Information, Education & Communication (IEC): The authorised operator shall 
prepare a monthly awareness campaigns and Information, Education & 
Communication programmes schedule for conducting once in a month within 
their area of jurisdiction and share the photographs to PBMC on 
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swmpbmc@gmail.com. Share the same on Social media (Whatsapp, Facebook, 
Twitter, Instagram, Linkedln, Youtube, etc.) by tagging PBMC's account. 

9 . Record Entry & Data Management: Shall print a template copy of record entry 
register and record the daily received quantity & shipment quantities. The daily 
& monthly consolidated data/ report of waste collected, segregated, transported 
to mainland by the firm shall submit Online & offline mode through various 
modes as provided by the PBMC time to time, on every 1st day of the m onth. 
The record shall submit every month end to the SWM Division duly verified by 
the Work Assistant/ Supervisor of PBMC, for onward verification. 

10.Weighment Of Waste: The selected firm shall procure and install the weighment 
scale at their unit/ SLRM centre to weigh the daily incoming waste, segregated 
fragments & loading for shipment. 

11.Worker welfare, Health & Hygienty: The operator of the Centre shall be 
responsible for providing the safety gears/ equipment's, ID Catds to its staffs/ 
labours engaged at SLRMC. Conduct medical examination to the working staffs 
on every half yearly. 

12. Ensure worker's welfare by enrolling in minimum 03 govt. schemes & EPF / e­
Shram registration. Maintain digital attendance and pay salary directly to the 
worker's account through on.line. First Aid facilities also be setup in p lace. 

13. The details of same shall be submitted during monthly online reporting. 
Centres and during inspection in case of non-availability of same will be viewed 
seriously. 

14. CCTV Surveillance & Fire Safety norms: The Operator shall install necessary 
fire safety measures like fire extinguisher, in their SLRM Centre in order to 
avoid any unavoidable circumstances/ events along with CCTV Surveillance 
cameras and shall give access to PBMC for supervision. 

15.Penalties: In case of any violation if found true will be viewed seriously with a 
spot fine as per the provision8 of PBMC-Solid Waste Handling & M:,magement 
Bye-Laws, 2017. 

16.Coroplaints & Redressal: The Operators shall submit a compliant & grievances 
to the Office of PBMC and immediately the issue will be taken up and addressed 
by the Assistant Engineer, SWM, PBMC. 

Copy to: 

Executive Engineer-III (Works/SWM) 
Municipal Council 

1. Th e Secretary, PBMC for Kind information. 
2. Th e Superintending Engineer, PBMC for information. 
3. Th e Chief Accounts Officer, PBMC for information. 
4 . The Executive Engineer (E&M) & (Water Works), PBMC for information . 
5. The Revenue Officer, PBMC for information. 
6. The Sanitary Officer, PBMC for information. 

Copy also to: 
1. The Secretary, ANPCC for kind information. 
2 . The Director, DSS for kind information .. 

Executive Engineer-III (Works/SWM) 
Municipal Coun cil 
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OFFICEOFTHEMUNICIPALCOUNCIL 
cm!~ 

PORTBIAIR 

File No: 88/EE-III/SWM/MC/2019-20/ 16"),,, Dated: 16.08.2024 

In response to your willingness submitted against the PBMC's 
Expression of Interest (Eol) called Vide No.: 88/EE-lll/SWM/MC/2019-20. 
(Computer No. 84150) dated: 14.06.2024. published in the Print and 
electronic media for wide publicity and inVitatlon for collection, segregation & 
transportation of wastes from PBMC-s Solid Liquid Resource Management 
(SLRM) Centres & Dry Resource Centre (DRC) to anywhere in India (mainJand) 
for further processing and recycling through authorized transporters. 

The Competent Authority has accorded approval for issuance of 
authorisation for Collection , segregation & Transportation of segregated 
waste from PBMC's Solid Liquid Resource Management (SLRM) Centres 
and Dry Resource Centre (DRC) to processing units anywhere in India 
(mainland) for onward processing & recycling, to your firm till 24,h January 
2025, extendable to further 03 Years from the date of issue of this order 
subject to the folloWing conditions. 

I. ACCEPTED RATES OF WASTES: 
a) GENERAL SOLID WASTE 

SI. Items or wastes-SCH-I 
No. 

1. All type of Plastic except Multi Layered Plastic. Polythene & 
Polvethclene Tetraepthalate (PE'Il 

2. PlasUc-Polyethelene Tetrae_p_thalate (PE11 
3. Plastic· Multi Layered Plastic 
4. Waste Thennocol (Polystyrene). 
5. Plastic-Em.£!}'. Cement B~s 
6. Aluminium 
7. Tin 
8. Lead 
9. Brass 
10. Copper 
I I. Coooer with PVC wire 
12. Iron 
13. Cardboard 
14. Newspapers & Other papers 
15. Tetrapacks 
16. Tvres 
17. Tube 

bl E-WASTE & HAZARDOUS WASTE: 

S .No. Items- Categories of electrical and electronic equipment SCH-II 

I. Personal Computing: Personal Computers (Central Processing Unit 
with Input and output devices). Laptop Co111putcrs(Cc11tral 
Processln__g Unit with Input and output devices). Notebook 

PBMC's 
accepted 

rates per kg. 
in Rs. 

1.00 

0.75 
0 .50 
0.05 
0 .30 
15.00 

110.00 
300.00 
425.00 
400.00 
300.00 
15.00 
1.00 
1.00 
0 .30 
1.00 
2 .00 

Rate per 
kilogram s 

(In Rs.) 

5 .00 
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Computers. Notepad Computers, Television sets (Including sets 
based on (Liquid Crystal Display and Light EmllUng Diode 
technolo!!V) 

2 . Printers Including cartridges, Electrical and electronic typewriters, 
Facsimile. Teleohones, Cordless te.leohones, Answertne: svstems 

5 .00 

3. Coovinl! eouloment 5 .00 
4. Refrigerator, Air-conditioners excluding centralised air conditioning , s.oo 

olants ' ' ' 
5. Washlne: Machine 5.00 

6. Fluorescent and other Mercurv contalnine: lamos 5.00 
7. Used waste oil l!rade-1 with Barrel \ IOOO+GST 
8. Used waste oil e:rade-11 with Barrel ' 

SOO+GST 
9. Toners 2.00 
10. Batteries 25.00 
11. ran, Motors. caoacitors, etc. 5 .00 
12. Any other, soecifv Nil. 

II. SCOPE OF FIRM, shall: 

1. Operationalize allotted SLRMC & ORC Plants of PBMC and installing necessary 
infrastructures/ machine1ies for baling, shredding & any other pre-processes 
activities. 

2. Deploy manpower for Operation & Maintenance of SLRM Centre and oversee 
collection. pre-processing & storage activities. 

3. May use SLRMC for citizens to drop all kinds of dry waste. This centre will also 
act as fair price shop to integrate the waste pickers in the surrounding areas 
enabling better Hvelihood opportunities and social Inclusion. 

4 . Bear the charges of electricity & water supply provided by PBMC. 
5. After completing each consignment. the payment as per the accepted rates 

against quantity of waste transported to be paid at PBMC's-Check post at 
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment 
acknowledgement shall be updated via email at swmpbmc@gmall.com or Online 
mode as provided by PBMC. along With welghment slips & bills of transported. 

6. Online request shall be made to PBMC for the next consignment at 
swmpbmc@gmall.com or through online mode as provided by PBMC. 

7. Ensure the operation and management shall be complying With all the norms of 
PBMC, Central Pollution Control Board (CPCB) and Andaman & Nicobar 
Pollution Control Committee (ANPCC) and approved procedures for recyclable 
an_d non-recyclable waste. 

8. Allowed to renovation of the SLRMC & DRC to make Lt fit for the objective With 
prior intimation to PBMC. 

9. Designate a person to exchange Information to PBMC and who will be 
responsible of reporting to his/her higher authorities Including management of 
the centre. 

10. Enable market linkage for all types of recyclable and non-recyclable waste 
accumulating at the SLRMC & DRC Plant. 

11. Based on the needs of the centre. shall install. upkeep, safety and maintain 
relevant machines required for the collection. 

12. The centre shall be operational from 06:00A.M. to 06:00P.M. 
13. During field visit by the Officials of PBMC, A&N Administration and Ministry. a 

responsible person may be deputed for explalnlng the process and producln~ 
records. 

14. The SLRM work site should be maintained neat and clean. 
15. The Display board/ Information board of U1e SLRM Centre Opcrntor s ha ll be 

Installed In the entrance of the SLRM wllh operator contact clctalls. 
16. Internal transfer of waste from one SLRM to nnoU1cr SLRM Centre cannot be 

done. unless required wllh the Approval of J I~. SWM concerned . 
I 7. The SLRM Centre need to send the materials directly lo U1c mainland a nd 

recyclers can take the Olher SLRM bundles/ baled mnlcrlal for Direct 
sh ipments/ loading without storage, 
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18. Annunl mnlnlcnnncc to the SLRM Centres shall be clone by the SLRM Cen tre 

Operators like p.ilnllng checking electrlfic.itlon, etc, ·a 
19, The Rural w.isle shnll ~ot be nccommoclnted without the approval of competent 

authority or Englnecr-ln-chnrge. 
20. In case of nny system lrnplemcnts for solld waste management. a posi tive 

cooperallon shall be cxtenclecl. 
21. Gnrclenlng must be done In the premises of SLRM Centre for making clean 

ntmosphcrc, 
22. Mntcrlnl ennnot be stored not more than a week, the frequency of waStc 

lrnnspor tntlon should be mac.le. In case waste Is found storing In the centres. 
their chy / recyclnble Incoming ward waste will be stopped Immediately till the 

clenrance of the same. 
23. For clc.illng the c-wasle & hazardous wastes, the authorised firm shall submit 

the ccrtllkales/ documen ts of authorisation of registered firm duly accepted by 

the Pollution Control Board/ Committee of State/ UT. 
24. The SLRM Centre operator shall not venture Into Extended Producer's 

Rcsponslblllty (EPR) under various act & rules without the approval of PBMC. 

III. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall : 

I. Allocate the Solid Liquid Resource Management (SLRM) Centres/ Dry Resource 
Centre (DRC) for segregallon, baling, pre-processing acUvitles to the authorised 
vendors for the activity. 

2 . Mtxed dry/ recyclable waste from different wards of PBMC will be supplied to 
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre 
(DRC) as per monthly schedules. 

3. Ensure the delivery of minimum assured quantity of waste to all the SLRM 
Centres. 

4. Provide electricity and waler connection and facUltate In getting all approvals 
which might be necessary to manage the SLRMC & DRC. 

5. Designate a suitable officer to work and support to the project. 
6. Manage to collect dispose off the rejected waste once In a week through the 

concerned Sanitary office. 

IV. GENERAL TERMS & CONDITIONS: 

I. The contract period will be valid till 24th January 2025, with the rates approved 
mentioned In the table above and can be extended further for a period of 03 
years with the consent/ approval/ decision of competent authority. 

2. I t ls the duty of firm to check the validi ty of Security Deposit submitted and 
shall be re-validated from time to time with a prior notice lo this office. 

3. Minimum assured quantity of waste w111 be provided/ supplied to the SLRM 
Centres through the respective ward's sanltauon section as per month ly 
scheduled basis. 

4. GST & other registration as applicable, may be done and Inform the same to 
PBMC addressing lo Secretary, PBMC with a copy to Revenue Officer & EE-III 
(Works & SWM). PBMC. 

5. The acUvllles Including Collection, Segregation, Storage & Transportation shall 
be made In accordance with the relevant Acts/ Rules and any guidelines made 
there under, Issued by Govt. of India. A&N Administration & the Port Blnlr 
Mun icipal Council (PBMC) time lo time. 

6. You may avail any of the Govt./ Private Schemes for collection. transportation. 
etc .. related to wastes Including subsidies. 

7. The competent aulhortty reserve the right to cancel the authorisation Issued to 
the SLRM Centre operator at any lime In case found vlolaUn~ th e norms or 
direction of PBMC. 

8. Information, Education & Communication (IEC): The au thor ised opcrntor shall 
prepare n monthly awareness camp~lgns nncl l nfor111at1on, Education & 
Communlcnllon pro~rammcs schedule for concluctln~ once In a mon th within 
their area of Jurisdiction and share the photographs to PBMC on 
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s clnl meclln (Whnlsnpp, Facch oolt. 
swmpbmc®!!mnll.com . Shnrc \he smnc on ° ·' PBMC' n!"counl 
1\vlttcr tnstn,<r,.-.m Ltnkcclln, Youluhc. elc.) hy l;1~lng s' f • 1 l 

• "" • l I t COIJY o recorc en ry 9. Rccorcl Entry & Dnta Mnnnf.!<~111cnl: Shall prlnl ~1 cmp n c .. 1 1 1 
I Ill ll, sl1t1Jmenl c1unnll llcs. I 1c c nl y register and record lhc dnlly rccclvcc qu nn Y ~ .. 

. f I llcctcd scarcgnled. lrnnsporl cd & monthly consollclatccl dnl.1/ rcpot I o wns e co • ·o 
lo m:1tn lnncl by the llrm sh ,11II submit Online & ofn lne mode l hrough various 
mocks :1s provided by the PC3MC lime Lo lime. on every Isl day of the ~onth. 
The record sh all submit evc1~y month end lo th e SWM Division duly verl led hy 
th e Work J\sslsl anl / Supervls,or of PBMC. for onward verlOcallon. 

l O. Wcl!_.!hmcnl Of Waste: The seleclecl Orm shnll procure nnd ln slr1\I th e weigh men I. 
scale at their l.mll/ SLRM centre lo weigh the dally Incoming wnste. sewcg;i ted 
fr;igmen ts & loading for shipment. 

l 1.\Vorker welfc1re. Health & Hygienly: Th e operator of the Centre shnll be 
responsible for providing the sc1fely gears/ equipment's. ID Cc1rcls to Its stnffs/ 
lc1bours cngc1ged al SLRMC. Conduct meclical examination lo lhe working staffs 
on every h;:ilf yC<,rly. 

12.The vendors of the Solid Liquid Resource Mnnagemenl (SLRM) Centres/ Dry 
Resource Cent.re (DRC) shoulld eng.:ige c1 minimum of 3-4 lnbout· force wllh lwo 
shifl working al their respective centres for smooth functioning. 

13.The Solid Liquid Resource Manngemenl (SLRM) Centres/ Dry Resource Centre 
(DRC) musl ensure cleanliness of their respeclive centre. 

14.The Solid Liquid Resource Mnnagemcnl (SLRM) Centres/ Dry Resou rce Centre 
(DRC) should inslall HD CCTV c,1mera in their respective centre. and make 
arrangements for lable for segregation of dry waste and containers along with 
safely ge.c,rs for lhe workers engaged. 

15. Ensure worker"s welfare by enrolling in minimum 03 govt. schemes & EPF / e­
Shram registration. Maintain digital attendance and pay salary directly to lhe 
worker's accoun t through online. First Aid facilities also be setup in place. 

16.The details of same shall be submitted during monthly online reporting. 
Centres and du1ing inspection in case of non-avc11lability of same will be viewed 
seriously. 

17.CClV Surveillance & Fire Safely norms: The Operator shall Install necessary 
fire s.:ifely measures like lire exUnguishe1·. In lheir SLRM Centre in orclcr Lo 
avoid any unavoldnble circumst.:inces/ events along with CClV Surveillc111ce 
cameras c1ncl sh,111 give nccess to PBMC for supe1vision. 

18. Penalties: In case of any viola lion if founcl true wlll be viewccl seiiously with a 
spol fine as per the provisions of PBMC·Solld Waste 1-1.:inclllng & Mnnagement 
Bye-Laws. 2017. 

19.Complc1inls & Rcdress.:il: The Operators shall submit a compltc1nl & grievances 
to lhe Offlce of PBMC and immediately lhe Issue wilt be tc1ken up c1ncl aclclressccl 
by the Assistant Engineer. SWM. PBMC. 

Q~~ 
~~\,\~~ 

Executive Engin eer-III (Works/ SWM) 
Municipal Council 

Copy to: 
J . Th e Secret;,1y. PBMC for I<ind ln fon nc1tlon. 
2. The Super in tcncling En~lnce,·. PBMC for in formallon. 
3. The Chief J\ccounls Officer . PBMC for lnfonnnllon. 
4. The Executive Engineer (E&Ml & (Wntcr Works). PBMC for lnfonnnllon. 
5. The Revenue Ofnccr . PBMC for tn formntlon . 
6. The Snnltmy Officer, PBMC for lnformnllon. 

~ also to: 
I. Tllc SC"C'l'<'lary. /\NPCC for kin d 111ron nnllon, 
2. Th e Olrcclor . DSS for l<tnd t11 fon11allo11 .. 

Executive Engineer-Ill (Works/S\VM) 
Munl<·lpnl Cn\tt \C'll 

Page 221 of 1410

2212918



~ 
71 QT~ , q~t' (\ t li"l cfi11TTRl! 

OFFICE OF THE MUNICIPAL COUNCIL 
q cB x 

PORT BLAIR 

File No: 88/EE-lll/SWM/MC/2019-20/l ~ Dated: 16.08.2024 

To: 0 -A- ~ 1 

:72~/::#r 
.. .. 3-. ~- l ~ . f. (1 _ .i .z .5 ....... ............. . 

In response to your willingness submitted against the PBMC's 
Expression of Interest (Eol) called vide No.: 88/EE-III/SWM/MC/2019-20, 
(Computer No. 84150) dated: 14.06.2024, published in the Print and 
electronic media for wide publicity and invitation for collection, segregation & 

transportation of wastes from PBMC's Solid Liquid Resource Management 
(SLRM) Centres & Dry Resource Centre (DRC) to anywhere in India (mainland) 
for further processing and recycling through authorized transporters. 

The Competent Authority has accorded approval for issuance of 
authorisation for Collection, segregation & Transportation of segregated 
waste from PBMC's Solid Liquid Resource Management (SLRM) Centres 
and Dry Resource Centre (DRC) to processing units anywhere in India 
(mainland) for onward processing & recycling, to your finn till 24 th January 
2025, extendable to further 03 Years from the date of issue of this order 
subject to the following conditions. 

I. ACCEPTED RATES OF WASTES: 
a) GENERAL SOLID WASTE 

SI. Items of wastes-SCH-I 
No. 

1. All type of Plastic except Multi Layered Plastic, Polythene & 
Polyethelene Tetraepthalate (PET) 

2. Plastic- Polyethelene Tetraepthalate (PET) 
3. Plastic- Mult i Layered Plastic 
4. Waste Thennocol (Polystyrene). 
5. Plas tic-Empty Cement Ba_gs 
6 . Aluminium 
7. Tin 
8. Lead 
9. Brass 
10. Co pper 
11. Co pper with PVC wire 
12. Iron 
13. Cardboard 
14. News pa pers & Other pa pers 
15. Tetra packs 
16. Tyres 
17. Tube 

b) E-WASTE & HAZARDOUS WASTE: 

S.No. Items- Categories of electrical and electronic equipment SCH-II 

l. Personal Computing: Personal Computers (Central Processing Unit 
with input and output devices). Laptop Computers(Central 
Processin_g Unit with input and output devices), Notebook 

PBMC's 
accepted 

rates per kg. 
in Rs. 

1.00 

0.75 
0.50 
0.05 
0.30 
15.00 

110.00 
300.00 
425.00 
400.00 
300.00 
15.00 
1.00 
1.00 
0.30 
1.00 
2.00 

Rate per 
kilograms 

(in Rs.) 

5.00 
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· , I I I . t , (lncludln 1 sets om put C' r~ . N( tepnci omp\ltcrs . I c r v s on se; s 
bnsect on (Liquid ,ry stnl ntsplny nnrl Light l•,mlt t 11,g Dlocl c 

tct'hnoln.l.!., ) II rs 
5.00 2 . I rlntt·rs hwludlnJ.t rn11rld~t's,tJ~ rll'nl n11d <~kc1 ronlr ty pcwr c ' 

F'nC's lrnlk. T'dt•phmws, ~ or_t k s~ t r lephotH~~ . t\1~ w crl11g 1-1_x ~l crns 5.00 
3 . C'n1 \ 'In • t' ttulpmcnt _ - -

1 4 . lxt'l'tigt' rntl,r . t\lr -crnH llt l<HH'rs <'~'\cl11Cllnl,! crn1 rnll~cd n lr cone.I It lo ll ng lS.00 
1 lant s 3.00 

5 . \\ nshln , Mm hh;-
lS.00 6. Flun~~C<' llt m HlotllITM ern11 , rnntnlnln~ lulllp~ lOOO+GST 7 . llsf'd W.l s te oi l rnctt - I w ith Bnrrel 

R l ~<'ct waste oil grndC' =-i° l with Bun-cl 
BOO+GST 

H. 7\ 1\C'\'8 
2.00 

10 . l k,tt cTks 25.00 
l l. Fan . M oto1·s . l'Rp acitors, c t r . 5.00 
12 . An y nt h c- r. specl(y NII. 

II. SCOPE OF FIRM, shall: 

1. Operntionaliz a llotted SLRMC & DRC Plants of PBMC a nd Insta lling necessary 
infrastructures/ machineries for ba ling, shredding & any other pre-processes 
activities. 

2. Deploy m a npower for Operation & Maintenance of SLRM Centre and oversee 
collect ion , pre-processing & storage activities. 

3. May use SLRMC for citizens to drop all kinds of dry waste . This centre will also 
act as fair price shop to integrate the waste pickers in the surrounding a reas 
enabling better livelihood opportunities and social inclusion. 

4. Bear the charges of electricity & water supply provided by PBMC. 
5. After completing each consignment, the payment as per the accepted rates 

against quantity of waste transported to be paid at PBMC's-Check post at 
Brookshabad or PBMC's Revenue Office Counter or Online mode . The payment 
acknowledgement shall be updated via email at swmpbmc@gmail.com or Online 
mode as provided by PBMC, along with weighment slips & bills of transported. 

6. Online request shall be made to PBMC for the next consignment at 
swmpbmc@gmail.com or through online mode as provided by PBMC. 

7. Ensure the operation and management shall be complying with all the norms of 
PBMC, Central Pollution Control Board (CPCB) and Andaman & Nicobar 
Pollution Control Committee (ANPCC) and approved procedures for recyclable 
and non-recyclable waste. 

8. Allowed to renovation of the SLRMC & DRC to make it fit for the objective with 
prior intimation to PBMC. 

9. Designate a person to exchange information to PBMC and who will be 
responsible of reporting to his/her higher authorities including management of 
the centre. 

1 o. Enable market linkage for all types of recyclable and non-recyclable waste 
accumulating at the SLRMC & DRC Plant. 

11. Based on the needs of the centre, shall install, upkeep, safety and maintain 
relevant machines required for the collection. 

12. The centre shall be operational from 06:00A.M. to 06:00P.M. 
13. During field visit by the Officials of PBMC, A&N Administration and Ministry, a 

responsible person may be deputed for explaining the process and producing 

records . 
14. The SLRM work site should be maintained neat and clean. 
15. The Display board/ Information board of the SLRM Centre Operator shall be 

installed in the entrance of the SLRM with operator contact details. 
16. Internal transfer of waste from one SLRM to another SLRM Centre cannot be 

done , unless required with the Approval of JE, SWM concerned . 
1 7. The SLRM Centre need to send the materials directly to the mainland and 

recyclers can take the Other SLRM bundles/ baled material for Direct 
shipments/ loading without storage. 
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18• Annunl 111nh1trnnr11'<· In tlw Sl.l~M C1·111n•1, '< linll 11<' d1111c t,y 1111' Sl.l<M Cc11 tn· 
prrotors ltlH' pn111tl111,! . f'l1rrkt11jl f'l1'1' frllk11ttn11 . ,.,,.. • 

1 !l Thr Rurnl \\Instr slrnll 1101 IH' nc1·n111111ndnf1•d wlflw111 llw :ipprnv: 11 or 1·orrtpctrnl 
lllllliort~v 01' E111,tttH'l'I' lll · <' illll'l,(f' . 

'.lO. l 11 ('tl~C' of nny . ystrm lmplt'lll('llf /1 for !-Hllld WIIS I(' II Hlll ,IW'' Jll (' flf. ii po~IIIVC' 
1·oop1'rnt1011 ~hnll lw t' . frndcd. 

:l 1 . :1 k I •at'( e11tn~ 11111 st hr dmll' 111 flw prc111f 111·11 of . ' I.HM Cf'rtf IT ro r 111 ~1 Ing 1• enn 
, lmns1 hr1,' . 

• '2 . Malt' l'lnl 1' n111101 hr ston•d 1101 morf' fltn11 n w1TI<. 1111' frf'q11c·m ·y or wnsle 

lransp rtnttnn sho11ld hr 111ndt'. 111 1·;ise w:1sfc Is r01111d storing In . !he C'rnfrcs. 

tlwir chy / l'l'r~rclnhk hH' or11l11g ward w;1str wtll Ile slopped lrnrrredlnlcly flll lhr 

kamm·e or flw SA llH' . 

2~t F'or d('t-\ling the t' ·waste 1'1.;, l111 znrdous wns tcs. 1hr m1lhorlsed f'lrrn sh;:i ll siibrnlt 

U1r C'<'Tlll1r,1 t('s/ don.unrnts of n11thorlsn llon of rrglstcrecl f'lrrn duly nccrpl rcl by 

the Pollutton 011trol Bo;:ird / Co1111nll1 er or Stnlr/ UT. 
24. Th(' SLRM Centre opera tor shnll not venture Into E::xt enclcd Producer's 

Responsibility (EPR] under va rious ac t & rules without the approval or PBMC. 

III. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall: 

1. Allocate the Solid Liquid Resource Management (SLRM) Centres/ Dry Resou rce 
Centre (DRC) for segregation. baling. pre-processing activities to the authorised 

vendors for the activity. 
2. MLxed d1y / recyclable waste from different wards of PBMC will be supplied to 

Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre 

(DRC) as per monthly schedules. 
3. Ensure the delivery of minimum assured quantity of waste to all the SLRl\11 

Centres. 
4. Provide electricity and water connection and facilitate in getting all approvals 

which might be necessary to manage the SLRMC & DRC. 
5. Designate a suitable officer to work and support to the project. 
6. Manage to collect dispose off the rejected waste once in a week through the 

concerned Sanitary office. 

IV. GENERAL TERMS & CONDITIONS: 

1. The contract peliod will be valid till 24th January 2025, with the rates approved 
mentioned in the table above and can be extended further for a peliod of 03 
years with the consent/ approval/ decision of competent autholity. 

2. It is the duty of firm to check the validity of Seculity Deposit submitted and 
shall be re-validated from time to time with a plior notice to this office. 

3. Minimum assured quantity of waste will be provided/ supplied to the SLRM 
Certtres through the respective ward's sanitation section as per monthly 
scheduled basis. 

4. GST & other registration as applicable, may be done and inform the same to 
PBMC addressing to Secretary, PBMC with a copy to Revenue Officer & EE-III 
(Works & SWM), PBMC. 

5. The activities including Collection. Segregation, Storage & Transportation shall 
be made in accordance with the relevant Acts/ Rules and any guidelines made 
there under, issued by Govt. of India. A&N Administration & the Port Blair 
Municipal Council (PBMC) time to time. 

6. You may avail any of the Govt./ Plivate Schemes for collection, transportation, 
etc., related to wastes including subsidies. 

7. The competent autholity reserve the light to cancel the authorisation Issued to 
the SLRM Centre operator at any time in case found violating the norms or 
direction of PBMC. 

8. Information, Education & Communication (!EC) : The autholised operator shall 
prepare a monthly awareness campaigns and Information, Education & 
Communication programmes schedule for conducting once in a month within 
their area f of Julisdlctlon and share the photographs to PBMC on 
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I II 'WI nt sF1pp F-1cC'hook S\l 'lllphm .gmnll .rom . hnrC' t hr snnH' 011 , 0(' 111 1t1C'< " 1 '.' • • ' • ' 

"l\\'lttrr, !11st11)!rnm, L111l1<'<ll11 . Yn11t11lw. et('.) hy tngl,(1111,! PIJM s H couill . 
n. Rc'rord l~ntrv ,'lJ. 1>11tn Mnnngrmrnl : Slrnll print n te111platr copy or rrcord en try 

l'\' glstrr nnd .rl'eord tlw dnH~, n'n'lvrd q11m1llly Iv slllp111c11t qunntltles. The cl nlly 
,ll; lll\lnthl~· \'onsoltdntrd dntn / rrport uf wn le rollrrtcd , 11cgrcgntccl. lrnns porl ccl 
10 m:1lnlnrnl lw thr llrm shnll s11bmtt 011llnl' Iv nnltm: mode thro11gh vnrlous 
mmks as pro,:hkd hy thl' l'BM tlt11r tu Ihm·. nn rvc,y Isl dny of lhe rnonl.h . 
Thr rrrnrd shnll snbmtt every month rml to the SWM Division duly verlned by 
the Work i\sststnnt / S11pr1v tsor of PBMC. for onwnrd verlOcnUon . 

10 .\\ righmmt Ot'Wastr: Thi' selrrtrtl nrm shAll procure and lns tr1ll lhr weighmenl 
scale at thrlr 11ntt / SLRM centre to wetgh I.hr dally Incoming wnsle, sewegatecl 
fragmt-' nt s & loacttng for shipment. 

11 .Worker welfare, Health & Hyglenty: The operator of the Centre shall be 
r<'sponsibl<' for provtctlng the safely gears/ equipment's, ID Cards l.o Its staffs/ 
labours engag<'d at SLRMC. Conctucl medical examination lo the working sta ffs 
on rvery half yearly. 

12.The vendors ot' lhe Solid Liquid Resource Management (SLRM) Centres/ Dry 
Resource Cent.re (DRC) should engage a minimum of 3-4 labour force with two 
shift working a t U1eir respective centres for smooth functioning . 

13.The Solid Liquid Resource Management (SLRM) Centres/ Dry Resource Centre 
(DRC) must ensure cleanliness of I.heir respective centre. 

14.The Solid Liquid Resource Management (SLRM) Centres/ Dry Resource Centre 
(DRC) should install HD CCTV camera in their respective centre, and make 
arrangements for table for segregation of dry waste and containers along with 
safety gears for the workers engaged. 

15. Ensure worker's welfare by enrolling in minimum 03 govt. schemes & EPF / e­
Shram registration. Maintain digital attendance and pay salary directly to the 
worker's account through online. First Aid facilities also be setup in place. 

16.The details of same shall be submitted during monthly online reporting. 
Centres and during inspection in case of non-availability of same will be viewed 
seriously. 

l 7. CCTV Surveillance & Fire Safety norms: The Opera.tor shall install necessary 
fire safety measures like fire extinguisher, in their SLRM Centre in order to 
avoid any unavoidable circumstances/ events along with CCTV Surveillance 
cameras and shall give access to PBMC for supervision. 

18. Penalties: In case of any violation if found true will be viewed seriously with a 
spot fine as per the provisions of PBMC-Solid Waste Handling & Management 
Bye-Laws, 2017. 

19.Complaints & Redressal: The Opera.tors shall submit a compliant & grievances 
to the Office of PBMC and immediately the issue will be ta.ken up and addressed 
by the Assistant Engineer, SWM, PBMC. 

~ 
Executive Engineer-Ill (Works/SWM) 

Municipal Council 
Copy to: 
1. The Secretary, PBMC for Kind information. 
2. The Superintending Engineer, PBMC for information. 
3. The Chief Accounts Officer, PBMC for information . 
4. The Executive Engineer (E&M) & (Water Works), PBMC for information. 
5. The Revenue Officer, PBMC for information. 
6. The Sanitary Officer, PBMC for information. 

Copy also to: 
l. The Secretary, ANPCC for kind information. 
2 . The Director, DSS for kind information .. 

Executive Engineer-Ill (Works/SWM) 
Municipal Council 

Page 225 of 1410

2252922



.. pl "< 4ifc:tcf>t4Rt-ic:, Cpl cfilllfc1ll • 

OFFICE OF THE MUNICIPAL COUNCIL 
q je°~ll"< 

PORT BLAIR 

r ;t,._ ~. 8 ~ /E- E-m/~ °" m 'l"t\e:.J~~.... I 
,.... 'I' r • =>-~ ~ L Dated: 23.01.2024 

To:.!':1.(~ ..... f~.~ .. ~~~ .. ~ .. ~~ 

··· •···· ··•······ ··· · · ·············· · ····· · ·· ··· .. . . 

In response to your willingness submitted against the PBMC's 
Expression of Interest (EoI) called vide No.: 88/EE-III/SWM/MC/2019-20, 
dated: 22.12.2023, published in the Print and electronic media for wide 
publicity and invitation for collection, segregation & transportation of wastes 
from PBMC's Solid Liquid Resource Management (SLRM) Centres & Dry 
Resource Centre (DRC) to anywhere in India (mainland) for further processing 
and recycling through authorized transporters. 

The Competent Authority has accorded approval for issuance of 
authorisation for Collection, segregation & Transportation of segregated 
waste from PBMC's Solid Liquid Resource Management (SLRM} Centres 
and Dry Resource Centre (DRC) to processing units anywhere in India 
(mainland) for onward processing & recycling, to your firm for a period of 
initially 01 Year, extenciable to further 03 Years from the date of issue of 
this order subject to the following conditions. 

I. ACCEPTED RATES OF WASTES: 
a) GENERAL SOLID WASTE 

Sl. Items of wastes-SCH-I 
No. 

1. All type of Plastic except Multi Layered Plastic, Polythene & 
Polvethelene Tetraepthalate IPETl 

2. Plastic-Polvethelene Tetraeotha1ate {PET) 
3. Plastic- Multi Lavered Plastic 
4 . Waste Thermocol (Polvstvrene). 
5. Plastic-Emotv Cement Baes 
6 . Aluminium 
7. Tin 
8. Lead 
9. Brass 

10. Conner 
11. Conner with PVC wire 
12. Iron 
13. Cardboard 
14. Newsoaoers & Other oaoers 
15. Tetraoacks 
16. Tvres 
17. Tube 

b) E-WASTE & HAZARDOUS WASTE: 

S.No. Items- Categories of electrical and electronic equipment SCH-II 

PBMC's 
accepted 

rates per. kg. 
in Rs. 

1.00 

0 .75 
0.50 
0.05 
0.30 
15.00 

110.00 
300.00 
425.00 
400.00 
300.00 
15.00 
1.00 
1.00 
0.30 
1.00 
2.00 

Rate per 
kilograms 

1.:'" Deo-' 
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Computers, Notepad Computers, Television sets (including sets 
based on (Liquid Crystal Display and Light Emitting Diode 
technology) 

2. Printers including cartridges, Electrical and electronic typewriters, 
5.00 Facsimile, Telephones, Cordless telephones, Answering svstems 

3. Conviniz eouioment 5 .00 
4. Refrigerator, Air-conditioners excluding centralised air conditioning 

5.00 olants 
5. Washing Machine 5.00 
6. Fluorescent and other Mercurv containing lamps 5 .00 
7, Used waste oil irrade-1 with Barrel l000+GST 
8. Used waste oil grade-II with Barrel S00+GST 
9. Toners 2.00 
10. Batteries 25.00 
11. Fan, Motors, capacitors, etc. 5.00 
12. Any other, specifv Nil. 

II. SCOPE OF FIRM, shall: 

1. Operationalize allotted SLRMC & DRC Plants of PBMC and installing necessary 
infrastructures/ machineries for baling, shredding & any other pre-processes 
activities. 

2 . Deploy manpower for Operation & Maintenance of SLRM Centre and oversee 
collection, pre-processing & storage activities. 

3 . May use SLRMC for citizens to drop all kinds of dry waste. This centre will also 
act as fair price shop to integrate the waste pickers in the surrounding areas 
enabling better livelihood opportunities and social inclusion. 

4 . Bear the charges of electricity & water supply provided by PBMC. 
S. After completing each consignment, the payment as per the accepted rates 

against quantity of waste transported to be paid at PBMC's-Check post at 
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment 
acknowledgement shall be updated via email at swmpbmc@gmail.com or Online 
mode as provided by PBMC, along with weighment slips & bills of transported. 

6. Online request shall be made to PBMC for the next consignment at 
swmpbmc@gmail.com or through online mode as provided by PBMC. 

7 . Ensure the operation and management shall be complying with all the norms of 
PBMC, Central Pollution Control Board (CPCB) and Andaman & Nicobar 
Pollution Control Committee (ANPCC) and approved procedures for recyclable 
and non-recyclable waste. 

8. Allowed to renovation of the SLRMC & DRC to make it fit for the objective with 
prior intimation to PBMC. 

9. Designate a person to exchange information to PBMC and who will be 
responsible of reporting to his/her higher authorities including management of 
the centre. 

10. Enable market linkage for all types of recyclable and non-recyclable waste 
accumulating at the SLRMC & DRC Plant. 

11. Based on the needs of the centre, shall install, upkeep, safety and maintain 
relevant machines required for the collection. 

12. The centre shall be operational from 06:00A.M. to 06:00P.M. 
13. During field visit by the Officials of PBMC, A&N Administration and Ministry, a 

responsible person may be deputed for explaining the process and producing 
records. 

14. The SLRM work site should be maintained neat and clean. 
15. The Display board/ Information board of the SLRM Centre Operator shall be 

installed in the entrance of the SLRM with operator contact details. 
16_ Internal transfer of waste from one SLRM to another SLRM Centre cannot be 

done, unless required with the Approval of JE, SWM concerned, 
17. The SLRM Centre need to send the materials directly. to the mainland and 

recyclers can take the Other SLRM bundles/ bal_ed material for Direct 
shipments/ loading without storage. 

Page 227 of 1410

2272924



18. Annual maintenance to the SLRM Centres shall be done by the SLRM Centre 
Operators like painting, checking electrification, etc. 

19. The Rural waste shall not be accommodated without the approval of competent 
authority or Engineer-in-charge. 

20. In case of any system implements for solid waste management, a positive 
cooperation shall be extended. 

21. Gardening must be done in the premises of SLRM Centre for making clean 
atmosphere, 

22. Material cannot be stored not more than a week, the frequency of waste 
transportation should be made. In case waste is found storing in the centres, 
their dry/ recyclable incoming ward waste will be stopped immediately till the 
clearance of the same. 

23. For dealing the e-waste & hazardous wastes, the authorised firm shall submit 
the certificates/ documents of authorisation of registered firm duly accepted by 
the Pollution Control Board/ Committee of State/ UT. 

24. The SLRM Centre operator shall not venture into Extended Producer's 
Responsibility (EPR) under various act & rules without the approval of PBMC. 

III. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall: 

1. Allocate the Solid Liquid Resource Management (SLRM) Centres/ Dry Resource 
Centre (DRC) for segregation, baling, pre-processing activities to the authorised 
vendors for the activity. 

2. Mixed dry/ recyclable waste from different wards of PBMC Will be supplied to 
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre 
(DRC) as per monthly schedules. 

3. Ensure the delivery of minimum assured quantity of waste to all the SLRM 
Centres. 

4. Provide electricity and water connection and facilitate in getting all approvals 
which might be necessary to manage the SLRMC & DRC. 

5. Designate a suitable officer to work and support to the project. 
6. Manage to collect dispose off the rejected waste once in a week through the 

concerned Sanitary office. 

IV. GENERAL TERMS & CONDITIONS: 

1. The contract period will be valid initially for a period of O 1 year, calculated from 
date of issue of this Order and can be extended further for a period of 03 years 
with the consent/ approval/ decision of competent authority. 

2. It is the duty of firm to check the validity of Security Deposit submitted and 
shall be re-validated from time to time with a prior notice to this office. 

3. Minimum assured quantity of waste will be provided/ supplied to the SLRM 
Centres through the respective ward's sanitation section as per monthly 
scheduled basis. 

4. GST & other registration as applicable, may be done and inform the same to 
PBMC addressing to Secretary, PBMC with a copy to Revenue Officer & EE-ill 
(Works & SWM), PBMC. 

5. ·The activities including Collection, Segregation, Storage & Transportation shall 
be made in accordance with the relevant Acts/ Rules and any guidelines made 
there under, issued by Govt. of India, A&N Administration & the Port Blair 
Municipal Council (PBMC) time to time. 

6 . You may avail any of the Govt./ Private Schemes for collection, transportation, 
etc., related to wastes including subsidies. 

7 . The competent authority reserve the right to cancel the authorisation issued to 
the SLRM Centre operator at any time in case found violating th~ norms or 
direction of PBMC. 

8. Information, Education & Communication (IEC): The authorised operator shall 
prepare a monthly awareness campaigns and Information, Education & 
Communication programmes schedule for conducting once in a month within 
their area of jurisdiction and share the photographs to PBMC on 
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swmpbmc@gmail.com. Share the same on Social media (Whatsapp, Facebook, 
Twitter, Instagram, Linkedln, Youtube, etc.) by tagging PBMC's account. 

9 . Record Entry & Data Management: Shall print a template copy of record entry 
register and record the daily received quantity & shipment quantities. The daily 
& monthly consolidated data/ report of waste collected, segregated, transported 
to mainland by the firm shall submit Online & offline mode through various 
modes as provided by the PBMC time to time, on every 1st day of the m onth. 
The record shall submit every month end to the SWM Division duly verified by 
the Work Assistant/ Supervisor of PBMC, for onward verification. 

10.Weighment Of Waste: The selected firm shall procure and install the weighment 
scale at their unit/ SLRM centre to weigh the daily incoming waste, segregated 
fragments & loading for shipment. 

11.Worker welfare, Health & Hygienty: The operator of the Centre shall be 
responsible for providing the safety gears/ equipment's, ID Catds to its staffs/ 
labours engaged at SLRMC. Conduct medical examination to the working staffs 
on every half yearly. 

12. Ensure worker's welfare by enrolling in minimum 03 govt. schemes & EPF / e­
Shram registration. Maintain digital attendance and pay salary directly to the 
worker's account through on.line. First Aid facilities also be setup in p lace. 

13. The details of same shall be submitted during monthly online reporting. 
Centres and during inspection in case of non-availability of same will be viewed 
seriously. 

14. CCTV Surveillance & Fire Safety norms: The Operator shall install necessary 
fire safety measures like fire extinguisher, in their SLRM Centre in order to 
avoid any unavoidable circumstances/ events along with CCTV Surveillance 
cameras and shall give access to PBMC for supervision. 

15.Penalties: In case of any violation if found true will be viewed seriously with a 
spot fine as per the provision8 of PBMC-Solid Waste Handling & M:,magement 
Bye-Laws, 2017. 

16.Coroplaints & Redressal: The Operators shall submit a compliant & grievances 
to the Office of PBMC and immediately the issue will be taken up and addressed 
by the Assistant Engineer, SWM, PBMC. 

Copy to: 

Executive Engineer-III (Works/SWM) 
Municipal Council 

1. Th e Secretary, PBMC for Kind information. 
2. Th e Superintending Engineer, PBMC for information. 
3. Th e Chief Accounts Officer, PBMC for information. 
4 . The Executive Engineer (E&M) & (Water Works), PBMC for information . 
5. The Revenue Officer, PBMC for information. 
6. The Sanitary Officer, PBMC for information. 

Copy also to: 
1. The Secretary, ANPCC for kind information. 
2 . The Director, DSS for kind information .. 

Executive Engineer-III (Works/SWM) 
Municipal Coun cil 
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OFFICE OF THE MU NICIPAL COUNcn 
cf1c!r:(-lq~ 

PORTBl,AIR 

{; ~ h. ~ll, , 8 ~ /r:: E-t'D_ / S u:, mj tf\. o/ ;J.t,\ '?J _ ~ / 'JJ-t L 
Dated: 23.01.2024 

To;··· ~ \ .It .... -~g -~~.\ ~ .. . ti.~:r. ~ ... $. 0-(v)C½ 

In response to your willingness su bmitted against the PBMC's 
Expression of Interest (Eol) called vide No.: 88/EE-III/SWM/MC/20 19-20, 
dated : 22.12.2023, published in the Print and electronic media for wide 
publicity and invitation for collection, segregation & transportation of wastes 
from PBMC's Solid Liquid Resource Managemenl (SLRM) Centres & Dry 
Resource Centre (DRC) to anywhere in India (mainland) for further p rocessing 
and recycling through authorized transporters. 

The Competent Authority has accorded approval for issuance of 
authorisation for Collection, segregation & Tran sportation o f segregated 
waste from PBMC's Solid Liquid Resource Management {SLRM) Centres 
an d Dry Resource Cent re (DRC) to processing units anywhere in India 
(mainland} for onward processing & recycling, to your firm for a period of 
initially 01 Year, extenciable to further 03 Years from t.½e date of issue of 
this order subject to the following condition s. 

I. ACCEPTED RATES OF WASTES: 
a) GENERAL SOLID WASTE 

Sl. Items of wastes-SCH-I 
No. 

1. All type of Plastic except Multi Layered Plastic, Polythene & 
Polyethelene Tetraeothala.te (PET) 

2. Plastic-Polvethelene Tetraepthalate (PET) 
3 . Plastic- Multi Layered Plastic 
4. Waste Therrnocol (Polystyrene). 
5. Plastic-Emotv Cement Bags 
6. Aluminium 
7. Tin 
8. Lead 
9. Brass 
10. Cooner 
1 1. Cooner with PVC wire 
12. Iron 
13. Cardboard 
14. Newspaoers & Other oaoers 
15. Tetrapacks 
16. Tvres 
17. Tube 

b} E-WASTE & HAZARDOUS WASTE: 

S.No. Items- Categories of electrical and electronic equipment SCH-II 

P.BMC 's 
accepted 

rates per kg. 
in Rs. 

1.00 

0.75 
0 .50 
0 .05 
0 .30 
15.00 

110.00 
300.00 
425.00 
400.00 
300.00 
15.00 
1.00 
1.00 
0.30 
1.00 
2.00 

Rat e per 
kilograms 

1:- 0 - I 
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Computers, Notepad Computers, Television sets (including sets 
based on (Liquid Crystal Display and Light Emitting Diode 
technology) 

2. Printers including cartridges, Electrical and electronic typewriters, 
5.00 Facsimile, Telephones, Cordless telephones, Answering svstems 

3. Conviniz eouioment 5 .00 
4. Refrigerator, Air-conditioners excluding centralised air conditioning 

5.00 olants 
5. Washing Machine 5.00 
6. Fluorescent and other Mercurv containing lamps 5 .00 
7, Used waste oil irrade-1 with Barrel l000+GST 
8. Used waste oil grade-II with Barrel S00+GST 
9. Toners 2.00 
10. Batteries 25.00 
11. Fan, Motors, capacitors, etc. 5.00 
12. Any other, specifv Nil. 

II. SCOPE OF FIRM, shall: 

1. Operationalize allotted SLRMC & DRC Plants of PBMC and installing necessary 
infrastructures/ machineries for baling, shredding & any other pre-processes 
activities. 

2 . Deploy manpower for Operation & Maintenance of SLRM Centre and oversee 
collection, pre-processing & storage activities. 

3 . May use SLRMC for citizens to drop all kinds of dry waste. This centre will also 
act as fair price shop to integrate the waste pickers in the surrounding areas 
enabling better livelihood opportunities and social inclusion. 

4 . Bear the charges of electricity & water supply provided by PBMC. 
S. After completing each consignment, the payment as per the accepted rates 

against quantity of waste transported to be paid at PBMC's-Check post at 
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment 
acknowledgement shall be updated via email at swmpbmc@gmail.com or Online 
mode as provided by PBMC, along with weighment slips & bills of transported. 

6. Online request shall be made to PBMC for the next consignment at 
swmpbmc@gmail.com or through online mode as provided by PBMC. 

7 . Ensure the operation and management shall be complying with all the norms of 
PBMC, Central Pollution Control Board (CPCB) and Andaman & Nicobar 
Pollution Control Committee (ANPCC) and approved procedures for recyclable 
and non-recyclable waste. 

8. Allowed to renovation of the SLRMC & DRC to make it fit for the objective with 
prior intimation to PBMC. 

9. Designate a person to exchange information to PBMC and who will be 
responsible of reporting to his/her higher authorities including management of 
the centre. 

10. Enable market linkage for all types of recyclable and non-recyclable waste 
accumulating at the SLRMC & DRC Plant. 

11. Based on the needs of the centre, shall install, upkeep, safety and maintain 
relevant machines required for the collection. 

12. The centre shall be operational from 06:00A.M. to 06:00P.M. 
13. During field visit by the Officials of PBMC, A&N Administration and Ministry, a 

responsible person may be deputed for explaining the process and producing 
records. 

14. The SLRM work site should be maintained neat and clean. 
15. The Display board/ Information board of the SLRM Centre Operator shall be 

installed in the entrance of the SLRM with operator contact details. 
16_ Internal transfer of waste from one SLRM to another SLRM Centre cannot be 

done, unless required with the Approval of JE, SWM concerned, 
17. The SLRM Centre need to send the materials directly. to the mainland and 

recyclers can take the Other SLRM bundles/ bal_ed material for Direct 
shipments/ loading without storage. 
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18. Annual maintenance to the SLRM Centres shall be done by the SLRM Centre 
Operators like painting, checking electrification, etc. 

19. The Rural waste shall not be accommodated without the approval of competent 
authority or Engineer-in-charge. 

20. In case of any system implements for solid waste management, a positive 
cooperation shall be extended. 

21. Gardening must be done in the premises of SLRM Centre for making clean 
atmosphere, 

22. Material cannot be stored not more than a week, the frequency of waste 
transportation should be made. In case waste is found storing in the centres, 
their dry/ recyclable incoming ward waste will be stopped immediately till the 
clearance of the same. 

23. For dealing the e-waste & hazardous wastes, the authorised firm shall submit 
the certificates/ documents of authorisation of registered firm duly accepted by 
the Pollution Control Board/ Committee of State/ UT. 

24. The SLRM Centre operator shall not venture into Extended Producer's 
Responsibility (EPR) under various act & rules without the approval of PBMC. 

III. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall: 

1. Allocate the Solid Liquid Resource Management (SLRM) Centres/ Dry Resource 
Centre (DRC) for segregation, baling, pre-processing activities to the authorised 
vendors for the activity. 

2. Mixed dry/ recyclable waste from different wards of PBMC Will be supplied to 
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre 
(DRC) as per monthly schedules. 

3. Ensure the delivery of minimum assured quantity of waste to all the SLRM 
Centres. 

4. Provide electricity and water connection and facilitate in getting all approvals 
which might be necessary to manage the SLRMC & DRC. 

5. Designate a suitable officer to work and support to the project. 
6. Manage to collect dispose off the rejected waste once in a week through the 

concerned Sanitary office. 

IV. GENERAL TERMS & CONDITIONS: 

1. The contract period will be valid initially for a period of O 1 year, calculated from 
date of issue of this Order and can be extended further for a period of 03 years 
with the consent/ approval/ decision of competent authority. 

2. It is the duty of firm to check the validity of Security Deposit submitted and 
shall be re-validated from time to time with a prior notice to this office. 

3. Minimum assured quantity of waste will be provided/ supplied to the SLRM 
Centres through the respective ward's sanitation section as per monthly 
scheduled basis. 

4. GST & other registration as applicable, may be done and inform the same to 
PBMC addressing to Secretary, PBMC with a copy to Revenue Officer & EE-ill 
(Works & SWM), PBMC. 

5. ·The activities including Collection, Segregation, Storage & Transportation shall 
be made in accordance with the relevant Acts/ Rules and any guidelines made 
there under, issued by Govt. of India, A&N Administration & the Port Blair 
Municipal Council (PBMC) time to time. 

6 . You may avail any of the Govt./ Private Schemes for collection, transportation, 
etc., related to wastes including subsidies. 

7 . The competent authority reserve the right to cancel the authorisation issued to 
the SLRM Centre operator at any time in case found violating th~ norms or 
direction of PBMC. 

8. Information, Education & Communication (IEC): The authorised operator shall 
prepare a monthly awareness campaigns and Information, Education & 
Communication programmes schedule for conducting once in a month within 
their area of jurisdiction and share the photographs to PBMC on 
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swmpbmc@gmail.com. Share the same on Social media (Whatsapp, Facebook, 
Twitter, Instagram, Linkedln, Youtube, etc.) by tagging PBMC's account. 

9 . Record Entry & Data Management: Shall print a template copy of record entry 
register and record the daily received quantity & shipment quantities. The daily 
& monthly consolidated data/ report of waste collected, segregated, transported 
to mainland by the firm shall submit Online & offline mode through various 
modes as provided by the PBMC time to time, on every 1st day of the m onth. 
The record shall submit every month end to the SWM Division duly verified by 
the Work Assistant/ Supervisor of PBMC, for onward verification. 

10.Weighment Of Waste: The selected firm shall procure and install the weighment 
scale at their unit/ SLRM centre to weigh the daily incoming waste, segregated 
fragments & loading for shipment. 

11.Worker welfare, Health & Hygienty: The operator of the Centre shall be 
responsible for providing the safety gears/ equipment's, ID Catds to its staffs/ 
labours engaged at SLRMC. Conduct medical examination to the working staffs 
on every half yearly. 

12. Ensure worker's welfare by enrolling in minimum 03 govt. schemes & EPF / e­
Shram registration. Maintain digital attendance and pay salary directly to the 
worker's account through on.line. First Aid facilities also be setup in p lace. 

13. The details of same shall be submitted during monthly online reporting. 
Centres and during inspection in case of non-availability of same will be viewed 
seriously. 

14. CCTV Surveillance & Fire Safety norms: The Operator shall install necessary 
fire safety measures like fire extinguisher, in their SLRM Centre in order to 
avoid any unavoidable circumstances/ events along with CCTV Surveillance 
cameras and shall give access to PBMC for supervision. 

15.Penalties: In case of any violation if found true will be viewed seriously with a 
spot fine as per the provision8 of PBMC-Solid Waste Handling & M:,magement 
Bye-Laws, 2017. 

16.Coroplaints & Redressal: The Operators shall submit a compliant & grievances 
to the Office of PBMC and immediately the issue will be taken up and addressed 
by the Assistant Engineer, SWM, PBMC. 

Copy to: 

Executive Engineer-III (Works/SWM) 
Municipal Council 

1. Th e Secretary, PBMC for Kind information. 
2. Th e Superintending Engineer, PBMC for information. 
3. Th e Chief Accounts Officer, PBMC for information. 
4 . The Executive Engineer (E&M) & (Water Works), PBMC for information . 
5. The Revenue Officer, PBMC for information. 
6. The Sanitary Officer, PBMC for information. 

Copy also to: 
1. The Secretary, ANPCC for kind information. 
2 . The Director, DSS for kind information .. 

Executive Engineer-III (Works/SWM) 
Municipal Coun cil 
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OFFlCE OF THE MUNICIPAL COUNCIL 
,l)tl,,,~Hx 

PORT BLAIR 

F'!k No: 88 / EI•> III/ WM / M /20 I 9-20/ / Dated: 16. 08.2024 

In response to your willingness submi tted agai nst the PBMC's 
Expression of Interest (Eol) called vtde No .: 88/EE-III / SWM /MC/20 19-20 , 
(Computer No. 84 150) dated: 14.06.2024, published in the Print and 
electronic media fo r wide pub licity and Invitation for collection. segrega tion & 
tra nsporta tion or wastes from PBMC's Solid Liquid Resou rce Management 
(SLRM) Cenu· s & Dry Resource Cen tre (DRC) to anywhere In India (mainland) 
fo r further processing and recycling through authorized tran sporters . 

The Competent Authority has accorded approval for issuance of 
auth01i sation for Collection, segregation & Transportation of segregated 
waste from PBMC 's Solid Liquid Resource Management (SLRM) Centres 
and Dry Resource Centre (DRC) to processing units anywhere in India 
(mainland) for onward processing & recycling, to your firm till 24 th J anua ry 
2025, extendable to further 03 Years from the date of issue of this order 
subj ect to the fo llowing conditions . 

I. ACCEPTED RATES OF WASTES: 
a) GENERAL SOLID WASTE 

SI. Items of wastes-SCH-I 
No. 

I . All type of Plas tic except Multi Layered Plast ic. Polythene & 
Polvethelene Tetraepthala te (PE11 

2. Plastic-Polyethelene Tetraepthalate !PET) 
3 . Plastic- Multi Layered Plas tic 
4. Waste Thermocol (Po lystvrene]. 
5 . Plastic-Empty Cement Bae:s 
6 . Aluminiu m 
7 , Tin 
8. Lead 
9. Brass 
10. Copper 
11. Copper wi th PVC wire 
12. Iron 
13. Ca rdboard 
14. Newspapers & Other pa pers 
15. Tetra packs 
16. T\rres 
17. Tube 

b) E-WASTE & HAZARDOUS WASTE: 

S.No. Items- Categories of electrical and electronic equipment SCH-II 

I. Pers ona l Computing: Personal Computers (Cent ral Processing Unit 
with Input a nd output dev ices). Laptop Computers{Central 
Processine: Unit with input a nd output devices), Notebook 

PBMC's 
accepted 

rates per kg. 
In Rs. 

1.00 

0 .75 
0.50 
0 .05 
0.30 
15.00 

110.00 
300 .00 
425 .00 
400.00 
300.00 
15.00 
1.00 
1.00 
0 .30 
1.00 
2.00 

Rate per 
kilograms 

(in Rs .) 

5 .00 
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Computers, Notepad Computers, Television sets (including sets 
based on (Liquid C1ystal Display and Light. Emit.ling Diode 
terhnologv) 

2. Print ers lndudlng r.artrldgcs, Electrical and elcclronlc typewriters, 5 .00 
l•ar.slmlk, Telephones, Cordless telephones, AnswerlnJ.! systems 

5,00 3. CopvlnJ.! equipment 
4. Refrigerator, Alr-condll loners excluding ccntrnllscd air conditioning 5.00 

plant s 
5. WashlnJ.! Maehlne 5,0 0 

6. Fluorescent and other Mercu1y contalnlnI! lamps 5.00 
7. Used waste oil grade- I with Barrel 1·1ooo+GST 

8. Used waste oil (!radc- 11 with Barrel S00+GST 

9. Toners 2.00 
10. Batteries 25.00 
11. Fan, Motors , capacitors, etc. 5,00 
12. Any other. soecily Nil. 

II. SCOPE OF FIRM, shall: 

1. Operationalize allotted SLRMC & DRC Plants of PBMC and Installing necessary 
infrastructures/ machineries for baling, shredding & any other pre-processes 
activities. 

2. Deploy manpower for Operation & Maintenance of SLRM Centre and oversee 
collection, pre-processing & storage activities. 

3. May use SLRMC for citizens to drop all kinds of dry waste . This centre will also 
act as fair price shop to integrate the waste pickers in the surrounding areas 
enabling better livelihood opportunities and social inclusion. 

4. Bear the charges of electricity & water supply provided by PBMC. 
5. After completing each consignment, the payment as per the accepted rates 

against quantity of waste transported to be paid at PBMC's-Check post at 
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment 
acknowledgement shall be updated via email at swmpbmc@gmail.com or Online 
mode as provided by PBMC, along with weighment slips & bills of transported . 

6. Online request shall be made to PBMC for the next consignment at 
swmpbmc@gmail.com or through online mode as provided by PBMC. 

7. Ensure the operation and management shall be complying with all the norms of 
PBMC, Central Pollution Control Board (CPCB) and Andaman & Nicobar 
Pollution Control Committee (ANPCC) and approved procedures for recyclable 
and non-recyclable waste . 

8. Allowed to renovation of the SLRMC & DRC to make it fit for the objective with 
prior intimation to PBMC. 

9. Designate a person to exchange information to PBMC and who will be 
responsible of reporting to his/her higher authorities including management of 
the centre. 

IO. Enable market linkage for all types of recyclable and non-recyclable waste 
accumulating at the SLRMC & DRC Plant. 

11. Based on the needs of the centre, shall install, upkeep. _ safety and maintain 
relevant machines required for the collection. 

12. The centre shall be operational from 06:00A.M. to 06:00P.M. 
13. During field visit by the Officials of PBMC. A&N Administration and Ministry, a 

responsible person may be deputed for explaining the process and producing 
records . 

14. The SLRM work site should be maintained neat and clean. 
15. The Display board/ Information board of the SLRM Centre Operator shall be 

installed in the entrance of the SLRM with operator contact details . 
16. Internal transfer of waste from one SLRM to another SLRM Centre cannot be 

done, unless required with the Approval of JE, SWM concerned. 
17. The SLRM Centre need to send the materials directly to the mainland and 

recyclers can take the Other SLRM bundles/ baled material for Direct 
shipments/ loading without storage. 
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18• Annual maintenance t.o the SLRM Centres sha ll be done by the SLRM Centre 
Operators like painting. checking elcclrillcat.10n, etc. 

19• The Rural waste shall not be ;1cco111modated without the approval of competent 
authority or Engineer-In-charge. 

20. In case of any system illlplc111cnt.s for solid wnslc management. a positive 
cooperation shnll be extended. 

21. Gardening must be done in lhc prellllses of SU~M Centre for making clean 
atmosplwre. 

22. Material cannot be stored nol more 1.han a week. the frequ ency of waste 
trnnsporlalio11 shou ld IJc l!ladt·. In msc waslc ls found storing In the centres. 
I.heir d1y / recyclable h1co111lng ward wasl.r will I.Jc slopped lrnmcclialely till the 
clearance of the same. 

23. l;-or dealing the e-waste & hazardous wnsles, lhe authorised llrm shall submil 
the certifica tes/ docurnenls of aulhorlsallon of registered firm duly accepted by 
the Pollution Control Board/ Committee of Slate/ UT. 

24. The SLRM Centre opera tor sh:1ll not venture lnlo Extended Producer's 
Responsibility (EPR) under various act & rules without the :-ipproval of PBMC. 

Ill. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall: 

1. Alloca te the Solid Liquid Resource Management (SLRM) Centres/ Dry Resource 
Centre (DRC) for segregation, baling, pre-processing activities to the authorised 
vendors for the activity. 

2. Mixed dry/ recyclable waste from different wards of PBMC will be supplied to 
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre 
(DRC) as per monthly schedules. 

3. Ensure the delivery of minimum assured quantity of waste to all the SLRM 
Centres. 

4. Provide electricity and water connection and facilitate in getting all approvals 
which might be necessary to manage the SLRMC & DRC. 

5. Designate a suitable officer to work and support to the project. 
6. Manage to collect dispose off the rejected waste once in a week through the 

concerned Sanitary office. 

IV. GENERAL TERMS & CONDITIONS: 

l. The contract period will be valid till 24th Janua1y 2025, with the rates approved 
mentioned in the table above and can be extended further for a period of 03 
years with the consent/ approval/ decision of competent au thority. 

2. It is the duty of firm to check the validity of Security Deposit submitted and 
shall be re-validated from time to time with a prior notice to this office. 

3. Minimum assured quantity of waste will be provided/ supplied to the SLRM 
Centres throi.tgh the respective ward's sanitation section as per monthly 
scheduled basis. 

4. GST & other registration as applicable, may be done and inform the same to 
PBMC addressing to Secretary, PBMC with a copy to Revenue Officer & EE-Ill 
(Works & SWM), PBMC. 

5. The aclivilies including Collection, Segregation, Storage & Transportation shall 
be made in accordance with the relevant Acts/ Rules and any guidelines made 
there under, issued by Govt. of India. A&N Administration & the Port Blair 
Municipal Council [PBMC) time to time. 

6. You may avail any of the Govt./ Private Schemes for collection, transporta tion, 
etc .. related to wastes including subsidies. 

7. The competent authority reserve the right to cancel the authorisation issued to 
the SLRM Centre operator at any time in case found violating the norms or 
direction of PBMC. 

8. Information, Education & Communication (IEC) : The authorised operator shall 
prepare a monthly awareness campaigns and Information, Education & 
Communication programmes schedule for conducting once in a month within 
their area of jurisdiction and share the photographs to PBMC on 
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swmpbmc@gmail.com. Share the same on Social media (Whatsapp, Facebook, 
Twitter, lnstagram, Linkedln, Youtube, etc.) by tagging PBMC's account. 

9. Record Entry & Data Management: Shall print a template copy of record entry 
register and record the daily received quantity & shipment quantities. The daily 
& monthly consolidated data/ report of waste collected, segregated, transported 
to mainland by the firm shall submit Online & offline mode through various 
modes as provided by the PBMC time to time, on every 1st day of the month. 
The record shall submit every month end to the SWM Division duly verified by 
the Work Assistant/ Supervisor of PBMC. for onward verification. 

10.Weighment Of Waste: The selected firm shall procure and install the weighment 
scale at their unit/ SLRM centre to weigh the daily incoming waste, segregated 
fragments & loading for shipment. 

11.Worker welfare. Health & Hyglenty: The operator of the Centre shall be 
responsible for providing the safety gears/ equipment's. ID Cards to its staffs/ 
labours engaged at SLRMC. Conduct medical examination to the working staffs 
on every half yearly. 

12.The vendors of the Solid Liquid Resource Management (SLRM) Centres/ Dry 
Resource Centre (DRC) should engage a minimum of 3-4 labour force with two 
shift working at their respective centres for smooth functioning. 

13.The Solid Liquid Resource Management (SLRM) Centres/ Dry Resource Centre 
(DRC) must ensure cleanliness of their respective centre. 

14.The Solid Liquid Resource Management (SLRM) Centres/ Dry Resource Centre 
(DRC) should install HD CCTV camera in their respective centre. and make 
arrangements for table for segregation of dry waste and containers along with 
safety gears for the workers engaged . 

15. Ensure worker's welfare by enrolling in minimum 03 govt. schemes & EPF / e­
Shram registration. Maintain digital attendance and pay salary directly to the 
worker's account through online. First Aid faci lities also be setup in place. 

16.The details of same shall be submitted during monthly online reporting. 
Centres and du1ing Inspection in case of non -availability of same will be viewed 
seriously. 

17.CCTV Surveillance & Fire Safety nonns: The Operator shall install necessary 
fire safety measures like fire xtlngul her . In !hei r SLRM Centre in order to 
avoid any unavoidable clrcum lan es / e\·ents a long with CCTV Surveillance 
cameras and shall give ac c to PBMC for super.1islon . 

18. Pena lties: In ca e of any vlola 1ion If found lrue will be viewed se1iously with a 
spot fine as per the prov! Ions of PBMC-Solld Wa le Handling & Management 
Bye-Laws. 2017 . 

19.Complaints & Reclres al: The Opernlors shall submit a compliant & grievances 
to the omce of PBMC and Imm rll ,llely the Is ue will be laken up and addressed 
by the Assistant Engineer. SWM. PBMC. 

o""k0 
~ · \b\~~\ 

Executive Engineer-III (Works/SWM) 
Municipal Council 

Copy to: 
1. The Secretary. PBMC for Kind information. 
2. The Superintending Engineer. PBMC for information. 
3. The Chief Accounts omcer. PBMC for information. 
4. The Executive Engineer (E&M) & (Water Works) . PBMC for information . 
5. The Revenue omcer. PBMC for information. 
6. The Sanitary Officer. PBMC for information. 

Copy also to: 
1. The Secretary. ANPCC for kind information . 
2. The Dirf'clor. DSS for kind information .. 

Executive Engineer-Ill (Works/SWM) 
Munlciµal Council 
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• 1Wll t;rq)1q~~c:{ u l 'Q-i11-l tqll 

OFF1CE OF THE MUNICIPAL COUNCIL 
q) ~~ ~ 

PORT BLAIR 

F'il N : 88/EI~-111/SWM/M /2019-20//'-/q Dated: 16.08.2024 

To: ~ ~ 

:4~:::£.:::::::::::::: 
... ~.i.o.ol.~.14M6 ........................ . 

In r pons to our willingu ss submill cl against the PBMC's 
Expr ion of lnl r st (Eol) call cl vicle No.: 88/Et-lJI/SWM/MC/2019-20, 
(Comput r No. 84150) dated: 14.06.2024, publish cl in the Print amt 
el ctronic rn dia for wid publicity and invitation for colleclion, segregauon & 
transportation of wastes from PBMC's Solid Liquid Resource Management 
(SLRM) Centres & D1y Resource Centre (DRC) to anywhere in India (mainland) 
for further processing and recycling through authorized transporters. 

The Competent Authority has accorded approval for issuance of 
authorisation for Collection, segregation & Transportation of segregated 
waste from PBMC's Solid Liquid Resource Management (SLRM) Centres 
and Dry Resource Centre (DRC) to processing units anywhere in India 
(mainland) for onward processing & recycling, to your firm till 24th January 
2025, extendable to further 03 Years from the date of issue of this order 
subject to the following conditions. 

I. ACCEPTED RATES OF WASTES: 
a) GENERAL SOLID WASTE 

SI. Items of wastes-SCH-I 
No. 

1. All type of Plastic except Multi Layered Plastic, Polythene & 
Polyethelene Tetraepthalate (PE11 

2. PJastic-Polyethelene Tetraepthalate (PE'11 
3. Plastic- Multi Layered Plastic 
4 . Waste Thermocol (Polystyrene). 
5. Plastic-Empty Cement Ba,E?;s 
6. Aluminium 
7. Tin 
8 . Lead 
9. Brass 
10. Copper 
l l. Copper with PVC wire 
12. Iron 
13. Cardboard 
14. Newspapers & Other papers 
15. Tetra packs 
16. Tyres 
17. Tube 

b) E-WASTE & HAZARDOUS WASTE: 

S.No. Items- Categories of electrical and electronic equipment SCH-II 

l. P rsonal Computing: Personal Computers (Central Proc ssing Unit 
with input and output devi ·es). Laptop Com pu tcrs( Central 
Processin.(! Unit with input aud output devices). Notebook 

PBMC's 
accepted 

rates per kg. 
in Rs. 

1.00 

0.75 
0.50 
0.05 
0.30 
15.00 

110.00 
300.00 
425.00 
400.00 
300.00 
15.00 
1.00 
1.00 
0.30 
1.00 
2.00 

Rate per 
kilograms 

(in Rs.) 

5.00 
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Co111p11l rrs. Nnl('parl Cn111p11lrri<. Trlrvlslo11 srls (l11rl11dlng sets 
based on (l.lq11lrl C1yslnl Display and l.ll(hl 1•:1111111111( Diode-
trrh11nlnJ!vl 

2. l'rlnlrrs l11rl11dln)! rnrlrlrl)!rs. l~krlrlc·al nncl rlrrlronlr lyp<'wrllrrs. 5.00 
1';1rslml1r. Trk 1hn11rs. ,nrdkss Irk ,hn111·~. i\11swrrl111! svs1r111s 

~- Cnpylnci 11lp111r1~ ---==- _ 5.00 

·I. l{rfrl,:!l'l':1tnr . i\lr-ro11clllln11rri- rxf'111dl11J! r~nl rallsrcl air roncl ll lnnl111( 5.00 
ph1111s 

5. \\lai;hlni; Mar hl11r 5.00 
er- Fl11nrrsrr11I amt nthrr Mrrn1rv c·nnlnlnlnl! ta11111s 5.00 

7. _ lls\'rl \\R ~'.!:._nll &rmlr-1 wllh 11:irrr t IOOO+GST 
R \. srd wa~1· nil &!::1rlr-1l wll h 1J11rrrl 800+GST --
fl . Tn1wrs 2.00 --
10. l\nllrrl~ -- 25.00 ,- -- I 1. F,111 . Mnlnrs. rap;irllnri;, r l r . 5.00 -12. 

~ -- Any 01 hrr. sprrlfl' Nil. 

II . SCOPE OF FIRM, shall: 

1. Opcrationalt7,c <11lottcd SLRMC & DRC Plants of PBMC ;incl lnslallln~ ncccssmy 

infrasln.1ctures/ m.'\chlncrics for baling, shredding & any other pre-processes 
activi ties. 

2. Drploy m;:inpowcr for Operation & Maintenance of SLRM Centre ;incl oversee 
co11cc1ion. pre-processing & storage aeUvilles. 

3 . May use SLRMC for citizens lo drop all kinds of dry waste. This centre will also 
act as fair price shop to integrate U1e waste pickers In the surrounding areas 
enabling better livelihood opporlunilles and social Inclusion. 

4 . Be;ir the charges of elecl.riclly & waler supply provided by PBMC. 
5 . After complcttng each consignment. I.he payment as per the accepted rates 

against quantity of waste transported lo be paid at PBMC's-Check post at 
Brookshab;-icl or PBMC's Revenue Office Counter or Online mode. The payment 
acknowledgement sh;-ill be updated via r.mail al swmpbmc@gmail.com or Online 
mode ;-is provided by PBMC, along with welghmenl slips & bills of transported. 

6. Online request shall be made lo PBMC for the next consignment at 
swmpbmc@gmail.com or through online mode as provided by PBMC. 

7. Ensure lhe operation and management shall be complying with all the norms of 
PBMC. Central Pollution Control Board (CPCB) and Andaman & Nicobar 
Pollution Control Committee (ANPCC) and approved procedures for recyclable 
and non-recyclable waste. 

8. Allowed to renovation of U1e SLRMC & DRC lo make it fil for the objective wllh 

prior intimation lo PBMC. 
9. Designate a person lo exchange Information lo PBMC and who will be 

responsible of reporting to his/her higher authorities Including management of 

the cen tre. 
JO. Enable markr. t linknge for all types of recyclable and non-recyclable waste 

accumulating ;it the SLRMC & DRC Plant. 
11 . Based on the needs of the centre, shall Inst.all. upkeep, safety and maintain 

relevant machines rr quired for the co11eclion. 
12. The centre shall be operational from 06:00A.M. to 06:00P.M. 
13. During field visit by the Officials of PBMC, A&N i\clmtnlslratlon and Ministry. a 

responsible person may be deputed for explaining I.he process and producing 

re ords. 
14. The SLRM work sitr hould be maintained neat and clean. 
I~- The Displ;-iy board/ Jnfonm1tton board of the SLRM Centre Operator shall be 

installed In the rntrnnce of the SLRM with operator contact details. 
16. Internal trnnsfer of w<1ste from one SLRM to another SLRM Centre cannot be 

clone, unless required wllh the Approval of JE, SWM concerned . 
J 7. The SLRM Centre need to send lhe malcrtals directly lo the mainland and 

recyclers can take the Other SLRM bundles/ baled malertal for Direct 

shipments/ loading without storage. 
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18. Annual maintenance lo Lhe SLRM Centres shall be done by the SLRM Centre 

Operators like painling, checking eleclrillcalion, etc. 
l 9. The Rural waste shall not be accommoclalecl wlU1oul the approval of competent 

authority or Engineer-in-charge. 
20. In case of any system implements for solid waste management. a posiUve 

cooperation shall b, extrnclecl. 
21 . Gardening must be clone in the premises of SLRM Centre for making clean 

atmosphere. 
22. Material cannot be stored nol more than ,1 week. the freqm:m:y of waste 

transporlai ion should be made. 111 C'ase wastr Is found storing In the centres. 
their dry/ recyclable Incoming ward w::i te will be s topped immediately till the 

clearance of the same. 
23. For dealing the e-waste & hazardous wastes, lhe authorised firm shall submit 

the ct•rtilkatc -/ clocu111enls of au thorisation of registered llnn duly accepted IJy 

the Pollulion Control Board/ Com,nittcc of Stale/ UT. 
24. The SLRM Centre operator shall not vcntun: into Extended Producer 's 

Responsibility (EPR) under various act & ruks without lhe approval of PBMC. 

III. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall: 

I . Allocate the Solid Liquid Resource Management (SLRM) Centres/ Dry Resource 
Centre [DRC) for segregation, baling. pre-processing activi ties to the au thorised 

vendors for the activity. 
2 . Mixed dry/ recyclable waste from different wards of PBMC will be supplied to 

Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre 

(DRC) as per monthly schedules. 
3. Ensure the delivery of minimum assured quantity of waste to all the SLRM 

Centres. 
4. Provide electricity and water conneceion and facilitate in getting all approvaJs 

which might be necessary to manage lhc SLRMC & DRC. 
5. Designate a suitable omcer to work an<I support Lo the project. 
6. Manage Lo collect dispose off the rejected waste once in a weel< through the 

concerned Sanitaiy omce. 

IV. GENERAL TERMS & CONDITIONS: 

I . The contract period will be valid till 241" January 2025, with the rates approved 
mentioned in the table above and can be extended further for a period or 03 
years with the consent/ approval/ decision of competent authority. 

2. It is the duty of firm to check the validity of Security Deposit submitted and 
shall be re-validated from lime to Ume with a prior notice lo this office. 

3. Minimum assured quantity of waste will be provided/ supplied to the SLRM 
Centres through the respective ward's sanitation section as per monthly 
scheduled basis. 

4. GST & other registration as applicable. may be done and inform the same to 
PBMC addressing to Secretary . PBMC with a copy to Revenue Oll1cer & EE-Ill 
(Works & SWM). PBMC. 

5. The activities including Collection. Segregation, Storage & Transportation shall 
be made in accordance with the relevant Acts/ Rules and any guidelines made 
there under. issued by Govt. of India. A&N Administration & the Port Blair 
Municipal Council (PBMC) lime to time. 

6. You may avail any of the Govt./ Private Schemes for collection, transportation. 
etc .. related to wastes including subsidies. 

7 . The competent authority reserve U1e right lo cancel the authorisation issued to 
the SLRM Centre operator at any lime in case found violating the norms or 
direction of PBMC. 

8. Information, Education & Communication (!EC): The au thor ised operator shall 
prepare a monthly awareness campaigns and Information. Education & 
CommunicaUon programmes schedule for conducting once in a month within 
their areJ of jurisdiction and share the photographs to PBMC on 
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swmpbmc@gmr1ll.com. Slrnre the same on Social media (Whatsapp. Facebook. 
Tw!ltcr . lnstagr;im. Linkedln. You tube. etc.) by la[!J!lng PBMC's r1ccount. 

9. Record Entry & Dr1La M;in;igemcnt : Sh;ill print" template copy of record entry 
rcl!lsler and record the dr1ily received quantity & shipment quantities. The dai ly 
& monthly consolidated dr1la/ report of waste collected. segregr1ted. transported 
to mainland by the Onn shall subm!l Online & offiine mode through various 
modes as provided by the PBMC time to Ume. on every I st day of lhe month. 
The record hall submit every mon L11 encl to the SWM Divlslon duly veliOed by 
the Work Asst tan t/ Supervisor of PBMC. for onward veliOcr1tlon. 

I 0 . WeiJ!hmenl Of Waste: The selected Orm shall procure ,incl lnstr1II the welghmenl 
scale r1t their unit/ SLRM cen tre to weigh the dally Incoming waste. segregr1ted 
fragmen ts & loading for shipment. 

I I .Worker welf<1re. Health & Hygienty: The operator of the Centre shall be 
re ponsible for provldin,I! the safety gears/ equipment's. ID Cards to tl str1ffs/ 
l;ibours cn[!'1J!Cd at SLRMC. Conduct medical examin::ition lo the working staffs 
on every h;ilf yc,irly. 

12.Thc vendors of the Solid Liquid Resource Management (SLRM) Centres/ Dry 
Rcso11rce Centrc (DRC) should en,:rage a minimum of 3-4 labour force with two 
shift working at their respecllve centres for smooth functioning. 

13.The Solid Liquid Resource M,m.i[!emenl (SLRM) Centres/ Dry Resource Centre 
(DRC) must ensurr cleanliness of their respect ive centre. 

14.Thc Solid Liquid Resource Manr1[.!ement (SLRM) Centres/ Dry Resource Centre 
(DRC) shoulrl inst::i ll I ID CCTV ,amcrn In their respect ive centre. and make 
::irranJ!emenls for t;ible for srJ!re[!r1tion of dry waste and contc1inrrs along with 
snfcty ge,1rs for 1 he workers enJ!::igecl. 

15. Ensure worker's welfare by enrolling in minimum 03 govt . scheme & EPF / e­
Shram re,:!lslralion. Maintain dli:(ltal ;ittendancc and pay snlary direct!, lo lhe 
workcr·s accounl lhrouJ!h onllne. First Aid facilities also be setup in place. 

16.Thc dclnlls of s::ime sh::i ll be submitled during monthly onlinc reporting. 
Centres and during lnsp ctlon In c::isc of non -availability of same w!II be \"lewed 
seriou sly. 

17.CClV Surveillance & Fire S;ifely norm : Thr Oprrnior sh;ill lnsl.111 necessary 
fire s;ifety mensu rcs llkr Orr exrln1!11lsher. In their SLRM Centre tn order lo 
,ivo!d ,my un:wolcl::ibk rlrr, 1111 1,1nces/ event ;ilonl! with CClV Surveill,mce 
rnmcrns ,1ncl shall J!lve nc,css to POMC for superYtslon. 

18. Pcn::i l tles: In c,isc or nny viol.1tion If found lrue will be viewed seriously wilh a 
spot One ::is per lhe provlstnns of PBMC-Sollcl Wa le Handlh1[! & Man::igcmcnt 
Bye -Lmvs.20 17. 

19.Compl::iln ls & Redress::il : The Oper::itors hall submll a complianl & grievances 
to the Office of PBMC ancl lmmed tntcly the Issue will be l::ikcn up and addressed 
by the Assistant Engineer. SWM. PBMC. 

Q~~ 
~~~\O~ 

Executive Engineer-Ill (Works/ SWM) 
Municipal Council 

Copy to: 
l. Th e Sccrct::i1y. PBMC for l<ind informr1t ion. 
2 . Th e Superintending Engine r . PBMC for lnfo1maUon. 
3. The Chief Accounts Ofncer. POMC for in formation. 
4. The Executive Engineer (E&M) & (Water Works). PBMC for lnfomrntion. 
5. Th e Revenue omccr . PBMC for inform::it lon . 
6. The Sanita1y omcer . PBMC for infom1::ilion. 

Copy also to: 
I. The Sccrcta1y. ANPCC for ktml Information. 
2 . The Director: DSS for kind lnform,1tion .. 

Executive Engineer-III (Works/ SWM) 
Municipal Council 
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I ~ 
111~q1R;ict,1qRq-c;; mr ~ 

OFFlCE OF THE MUNICIPAL COUNCIL 
~ 

PORT BLAIR 

File No: 88/EE-III/SWM/MC/2019-20 / ')..~\. Dated: 23.01.2024 

····••• •• ••••••••• •• ••• ••• •••••••••••••••• •• ••••·· •· 

1n response to your willingness submitted against the PBMC's 
Expression of Interest (Eol) called vide No.: 88/EE-ITI/SWM/MC/2019-20, 
dated: 22. 12.2023, published in the Print and electronic media for wide 
publicity and invitation for collection, segregation & transportation of wastes 
from PBMC's Solid Liquid Resource Management (SLRM) Centres & Dry 
Resource Centre (DRC) to anywhere in India (mainland) for further processing 
and recycling through authorized transporters. 

The Competent Authority has accorded approval for Issuance of 
authorisation for Collection, segregation & Transportation of segregated 
waste from PBMC's Solid Liquid Resource Management (SLRM) Centres 
and Dry Resource Ce ntre (DRC) to processing units anywhere in India 
(mainland) for onward processing & recycling, to your firm for a period of 
initially 01 Year, extendable to further 03 Years from the date of issue of 
this order subject to the following conditions. 

I. ACCEPTED RATES OF WASTES: 
a) GENERAL SOLID WASTE 

SI, Item s of wastes-SCH-I 
No. 

l. Glass 
2. All type of Plastic except Multi Layered Plastic, Polythene & 

Polvethelene Tetraeothalate (PET) 
3. Plastic-Polvethelene Tetraeothalate (PE11 
4. Plastic• Multi Lavered Plastic 
5 . Waste Thennocol (Polvstvrene). 
6. Plasuc-Emotv Cement BaE!s 
7 . Aluminium 
8. Tm 
9. Lead 
10. Brass 
11. Cooner 
12. Coooer with PVC wire 
13. Iron 
14. Cardboard 
15. Newsoapers & Other papers 
16. Tetraoacks 
17. Tures 
18. Tube 

b) E-WASTE & HAZARDOUS WASTE: 

S.No. Items- Categories of electrical and electronic equipment SCH-II 

I. Personal Computing: Personal Computers (Central Processing Unll 
with Input and output devices), Laotoo Comoutcrs(Ccntrnl 

PBMC's 
accepted 

rates per kg. 
in Rs. 
0 .25 

1.00 

0.75 
0.50 
0,05 
0.30 
15.00 
110.00 
300.00 
425.00 
400.00 
300.00 
15.00 
1.00 
1.00 
0 .30 
1.00 
2.00 

Rate per 
kilograms 

Un Rs.l 

5.00 
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Processing Unit with Input and output devtces). Notebook 
Computers, Notepad Computers, Television sets (Including sets 
based on (Liquid Crystal Display and Light Emitting Diode 
technolol!y) 

2. Printers Including cartridges, Ekctrlcal and electronic typewr1lers, 
Facsimile, Teleohones. Cordless teleohones. Answerlni:? svstems 

5,00 

3. Coovlnl! eauloment 5.00 
4. Refrigerator, Air-conditioners excluding centralised alr conditioning 5.00 

olants 
5. Washln11 Machine 5.00 
6. Fluorescent and other Mercury contalninJ? lamos 5.00 
7. Used waste oil tfrade-1 with Barrel I 000+GST 
8. Used waste oil f!rade-11 with Barrel B00+GST 
9 . Toners 2.00 
10. Batteries 25.00 
11. Fan, Motors, caoacitors. etc. 5.00 
12. Anv other. soecifu Nil. 

II. SCOPE OF FIRM, shall: 

1. Operationalize allotted SLRMC & DRC Plants of PBMC and installing necessary 
infrastructures/ machineries for baling, shredding & any other pre-processes 
activities. 

2 . Deploy manpower for Operation & Maintenance of SLRM Centre and oversee 
collection. pre-processing & storage actlVities. 

3. May use SLRMC for citizens to drop all kinds of dry waste. This centre will also 
act as fair price shop to integrate the waste pickers in the surrounding areas 
enabling better livelihood opportunities and social inclusion. 

4. Bear the charges ofelectrtclty & water supply provided by PBMC. 
5 . After completing each consignment, the payment as per the accepted rates 

against quantity of waste transported to be paid at PBMC's-Check post at 
Brookshabad or PBMC's Revenue Office Counter or Online mode. The payment 
acknowledgement shall be updated via email at swmpbmc@gmail.com or Online 
mode as provided by PBMC, along With weighment slips & bills of transported. 

6. Online request shall be made to PBMC for the next consignment at 
swmpbmc@gmail.com or through online mode as provided by PBMC. 

7. Ensure the operation and management shall be complying With all the norms of 
PBMC. Central Pollution Control Board (CPCB) and Andaman & Nicobar 
Pollution Control Committee (ANPCC) and approved procedures for recyclable 
and non-recyclable waste. 

8. Allowed to renovation of the SLRMC & DRC to make it fit for the objective With 
prior intimation to PBMC. 

9. Designate a person to exchange information to PBMC and who will be 
responsible of reporting to his/her higher authorities including management of 
the centre. 

10. Enable market linkage for all types of recyclable and non-recyclable waste 
accumulating at the SLRMC & DRC Plant. 

1 1. Based on the needs of the centre, shall install. upkeep. safety and maJntain 
relevant machines required for the collection. 

12. The centre shall be operational from 06:00A.M. to 06:00P.M. 
13. During field visit by the Officials of PBMC. A&N Administration and Ministry, a 

responsible person may be deputed for explaining the process and producing 
records. 

14. The SLRM work site should be maintained neat and clean. 
15. The Display board/ Information board of the SLRM Centre Operator shall be 

installed in the entrance of the SLRM with operator contact details. 
16. Internal transfer of waste from one SLRM to another SLRM Centre cannot be 

done, unless required with the Approval of JE. SWM concerned. 
17. The SLRM Centre need to send the materials directly to the malnlnnd and 

recyclers can take the Other SLRM bundles/ baled material for Direct 
shipments/ loading without storage. 
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18. Annual maJntenance to the SLRM Centres shall be done by the SLRM Centre 
Operators like paJnUng. checking electrUlcatlon, etc. 

19. The Rural waste shall not be accommodated Without the approval of competent 
authority or Engineer-in-charge. 

20. In case of any system Implements for solid waste management, a positive 
cooperation shall be extended. 

21. Gardening must be done ln the premJses of SLRM Centre for making clean 
atmosphere, 

22. Material cannot be stored not more than a week, the frequency of waste 
transportation should be made. In case waste is found storing in the centres, 
their dry/ recyclable incoming ward waste Will be stopped immediately till the 
clearance of the same. 

23. For deallng the e-waste & hazardous wastes. the authorised firm shall submit 
the certificates/ documents of authorisation of registered firm duly accepted by 
the Pollution Control Board/ Committee of State/ UT. 

24. The SLRM Centre operator shall not venture into Extended Producer's 
ResponslbUlty (EPR) under various act & rules without the approval of PBMC. 

m. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall: 

1. Allocate the Solid Liquid Resource Management (SLRM) Centres/ Dry Resource 
Centre (DRC) for segregation, baling, pre-processing activities to the authoJised 
vendors for the activity. 

2. Mixed dry/ recyclable waste from different wards of PBMC will be supplied to 
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre 
(DRC) as per monthly schedules. 

3. Ensure the delivery of minimum assured quantity of waste to all the SLRM 
Centres. 

4. Provide electricity and water connection and facilitate in getting all approvals 
which might be necessary to manage the SLRMC & DRC. 

5. Designate a suitable officer to work and support to the project. 
6. Manage to collect dispose off the rejected waste once in a week through the 

concerned Sanitary office. 

IV. GENERAL TERMS & CONDITIONS: 

1. The contract pertod will be valid initially for a period of 01 year, calculated from 
• date of Issue of this Order and can be extended further for a period of 03 years 

with the consent/ approval/ decision of competent authority. 
2. It Is the duty of llrm to check the validity of Security Deposit submitted and 

shall be re-validated from time to time with a prior notice to this office. 
3. Minimum assured quantity of waste will be provided/ supplied to the SLRM 

Centres through the respective ward's sanitation section as per monthly 
scheduled basis. 

4. GST & other registration as applicable, may be done and inform the same to 
PBMC addressing to Secretary. PBMC with a copy to Revenue Officer & EE-III 
(Works & SWM), PBMC. 

5. The activities includlng Collection, Segregation, Storage & Transportation shall 
be made in accordance with the relevant Acts/ Rules and any guidelines made 
there under, issued by Govt. of India, A&N Administration & the Port BlaJr 
Municipal Council (PBMC) time to time. 

6. You may avaJJ any of the Govt./ Private Schemes for collection, transportation, 
etc., related to wastes including subsidies. 

7. The competent authority reserve the right to cancel the authorisation issued to 
the SLRM Centre operator at any time in case found violating the norms or 
direction of PBMC. 

8. Information, Education & Communication (!EC): The authorised operator shall 
prepare a monthly awareness campaJgns and Information. Education & 
Communication programmes schedule for conducUng once in a monU1 withln 
their area of jurisdiction and share the photographs to PBMC on 
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swmpbmc@gmatl.com. Share the same on Social media (Whatsapp, Facebook, 
Twitter, Instagram. Llnkedln. Youtube, etc.) by tagging PBMC's account. 

9. Record Entry & Data Management: Shall print a template copy of record entry 
register and record the daily received quantity & shipment quantities. The daily 
& monthly consolidated data/ report ofwa,ste collected. segregated, transported 
to mainland by the firm shall submit Online & offline mode through various 
modes as provided by the PBMC time to time, on every 1st day of the month. 
The record shall submit every month end to the SWM Division duly verified by 
the Work Assistant/ Supervisor of PBMC, for onward verification. 

10.Weighment Of Waste: The selected firm shall procure and install the weighment 
scale at their unit/ SLRM centre to weigh the daily incoming waste, segregated 
fragments & loading for shipment. 

11.Worker welfare, Health & Hyglenty: The operator of the Centre shall be 
responsible for providing the safety gears/ equipment's, ID Cards to its staffs/ 
labours engaged at SLRMC. Conduct medical examination to the working staffs 
on every half yearly. 

12.Ensure worker's welfare by enrolllng in minimum 03 govt. schemes & EPF / e­
Shram registration. Maintain digital attendance and pay salary directly to the 
worker's account through online. First Aid facilities also be setup In place. 

13.The details of same shall be submitted during monthly online reporting. 
Centres and during inspection in case of non-availability of same will be viewed 
seriously. 

14.CC1V Surveillance & Fire Safety norms: The Operator shall Install necessary 
fire safety measures like fire extinguisher, in their SLRM Centre in order to 
avoid any unavoidable circumstances/ events along with CC1V Surveillance 
cameras and shall give access to PBMC for supervision. 

15. Penalties: In case of any violation if found true will be viewed seriously with a 
spot fine as per the provisions of PBMC-Solid Waste Handling & Management 
Bye-Laws, 2017. 

16. Complaints & Redressal: The Operators shall submit a compliant & grievances 
to the Office of PBMC and immediately the issue will be taken up and addressed 
by the Assistant Engineer, SWM, PBMC. 

Copy to: 

Executive Engineer-III (Works/SWM} 
Municipal Council 

1. The Secretary, PBMC for Kind information. 
2. The Superintending Engineer. PBMC for information. 
3 . The Chief Accounts Officer. PBMC for information. 
4. The Executive Engineer (E&M) & (Water Works). PBMC for Information. 
5. The Revenue Officer, PBMC for information. 
6. The Sanitary Officer, PBMC for information. 

Copy also to: 
1. The Secretary. ANPCC for kind information. 
2. The Director, DSS for kind information .. 

Executive Engineer-III (Works/SWM) 
Municipal Council 

'\ 
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n <"I, ) trf~ ti > ( , 1:1 I c-ri1 

OFFICE OF THE MUNICIPAL COUNCIL 
til <-f~,~ Ix 

PORT BLAIR 

File No: 88/El~-Ill/SWM/M /201 9-20/ / ~ 

To: J. J(Uf k)~ 

Dal ·cl: 16.08.2024 

:~~:::::·· ::::·:·~:;::o.Ri :: ::::::::::: 
.. J.9~ . 3.8.1.S.9 ...................... .. 

ln r pon . lo your willingn ss ubmitled againsl the PBM 's 
Expr ion of Inter sl (Eo l) called vid No.: 88/EE-lll/SWM/MC/201 9-20, 
(Comput r o. 84150) d l d: 14.0 .2024, published in th Print and 
l ctroni m dia for wid publicity and invitation for coll lion, s grega lion & 

tr nsportalion of wastes from PBMC' Solid Liquid Resour ·e Management 
(SLRM) C ntre & Dry R source nlr (DRC) to anywh r in India (mainland) 
for further proce sing and re ycling through authorized tran porters. 

The Comp tent Authority h s accord ct approval for issuance of 
authorisation for Collection, segregation & Transportation of segregated 
waste from PBMC's Solid Liquid Resource Management (SLRM) Centres 
and Dry Resource Centre (DRC) to processing units anywhere in India 
(mainland) for onward processing & recycling, to your firm till 24 t11 J anuary 
2025, extendable to further 03 Years from the elate of issue of this order 
subj ct to lhe following conditions. 

I. ACCEPTED RATES OF WASTES: 
a) GENERAL SOLID WASTE 

SI. Items of wastes-SCH-I 
No. 

1. All type of Plastic except Multi Layered Plastic. Polythene & 
Polyethelene Tetraepthalate (PET) 

2. Plastic-Polyethelcne Tetraepthalate (PE'I1 
3. Plastic- Multi Layered Plastic 
4. Waste Thermocol (Polystyrene). 
5. Plastic-Empty Cement Ba,gs 
6 . Aluminium 
7. Tin 
8. Lead 
9. Brass 
10. Copper 
11. Copper with PVC wire 
12. Iron 
13. Cardboard 
14. Newspapers & Other paper~ 
15. Tetra packs 
16. Tyres 
17. Tube 

b) E-WASTE & HAZARDOUS WASTE: 

S.No. Items- Categories of electrical and electronic equipment SCH-II 

l. Personal Computing: Personal Computer~ (Central Processing Unit 
with input and output devices). Laptop Computers(Central 
Processing Unit with input and output devices). Notebook 

PBMC's 
accepted 

rates per kg. 
in Rs. 

1.00 

0.75 
0.50 
0.05 
0.30 
15.00 

110.00 
300.00 
425.00 
400.00 
300.00 
15.00 
1.00 
1.00 
0.30 
1.00 
2.00 

Rate per 
kilograms 

(in Rs.) 

5.00 
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l ' 11111p11! r1 q _ Nnlq,ncl t ·11m p11l1•r11 . Tl'lrvlql111111rl• (hll'hHlilll! 1<rl!< 

hn,rtl 1111 (I lq11lol ("1v!<l11I lll'<pl " ' 1111,I l.l11ht l•:1111111111! IH11rlr 
t, ·, l111nl11l~'I 
1'1l111t·1-. hwh11lh11! c111llltl1!1·•. 1,; 1,,, ,1,11•111 n ncl d1 ·1•ln111lc· l_ypr·wrllrrn , 

1'111 ,111111.-, T,•l1·ph11111·, . 1'1~1'! 111' "" 11'11·ph1111c·• . t,11sw,•1111g • y 1111· 111<1 

1'11py11 ,g rq11lp11w111 

l{r h IJ!1·m 111,. i\h n11111lll1111r1 ~ ,·xd,ullnJ! ,•rnl 111ll•1·rl n lr nnirlll 111111111,! 
pl,111l s 

\\tnshlng M1whl11r 

Fh111n •srr111 1111!1 """'' Mt•rc·111 y rm11.1111111g l11111p• 
lls1•,I wnsh· 1111 i;rntlr -1 with 11111 n·I 

lls,•,1 ll'l1sl r nil grnd1· 11 with llnrrrl 
Tn11rrs 

1'.111t•1 h' <. 

5.00 

5 .00 

a.oo 
5.00 
5.00 

J000•GST 
800♦GST 

2.00 
25.00 l n 

11 
12. 

F:-in, 1nlnr". r:ip:wtlnrs, rlt·. 
Any nl hr r. sprrlfy 

------ ---5.00 

____________ _.__ __ NII. __ 

11 . SCOPE OF FIRM, shall: 

I . Opna1ionallzc alloll('(I SLRMC & DRC Plants of !'BMC ;rnrl tnst,illlnl,! ncrrssmy 

infr.1:stnt,1\11-c-s/ marhin!'rtrs for b;ilhi l,!. shrrclcl tnj.! & ,iny other pr<'-pro,rssrs 
;\('( i\·j 1 i<':S. 

2. Drploy m;inpow,r for Opcrntlon & Mnlntcn;inrc of SLRM Cen trc ,ind ov<:rscc 
C'Olkctton. prc-prnccsslnl,! & stor;ige ;ictivtt les. 

3. Mily use SLRMC for citizens lo drop all kinds of dry waste. This centre wlll also 

r1c1 as fair pl"lce shop to In tegrate thr waste pickers in Lhe surroundinl,! areas 
cnablinJ! brt lcr livelihood opporlunillcs and social inclusion. 

4. Bear the ,hargrs of electricity & waler supply provided by PBMC. 

5. /\flrr completing each consignment. lhe payment as per the accepted rates 
against quantity of waste transported lo be paid at PBMC's-Check post al 
Brookshabad or PBMC-s Revenue Office Counter or Online mode. The payment 
acknowledgement shall be updated via email at swmpbmc@gmail.com or Online 

mode as provided by PBMC. along with wetghment slips & bills of transported. 
6. Online request shall be made to PBMC for Lhe next consignment at 

swmpbmc@gmaj l.com or through online mode as provided by PBMC. 
7. Ensure the operation and managemen t shall be complying wiU1 all the norms of 

PBMC. Central Pollution Control Board (CPCB) and Andaman & Nicobar 
Pollut ion Control CommiUee (ANPCC) and approved procedures for recyclable 
and non-recyclable waste. 

8. Allowed lo renovation of I.he SLRMC & DRC lo make it fil for the obje,Uve with 
prior intimation lo PBMC. 

9. Designate a person lo exchange infonnation to PBMC and who will be 
responsible of reporting lo his/her higher aulhorilies Including management of 

Lhe centre. 
1 O. En;ible market link age for all types of recycl;ible and non-recyclable waste 

accumulaung at the SLRMC & DRC Plant. 
11 . Based on U1e needs of the centre, shall Install. upkeep. safety and maintain 

relevant machines requ ired for the collection. 

12. The cen tre shall be operalional from 06:00A.M. to 06:00P.M. 
13. During lleld visi t by I he Officials of PBMC, A&N Admtntstration and Ministry. a 

responsible person may be depulecl for explaining the process and producing 

records. 
14. The SLRM work site should be mnintainecl neat and clean. 
15. The Display ho;ird/ lnformillion board of U1e SLRM Centre Operator shall be 

installed in I he ent ranee of the SLRM with operator contact details. 
16. Internal transfer of waste from one SLRM lo another SLRM Centre cannot be 

done. unless required with the Approval of JE. SWM concerned. 
17. The SLRM Centrr ncccl to send ihe millerials dtrect.ly to the mainl;ind ;ind 

recyclers can take the Other SLRM bundles/ baled material for Direct 

shipments/ loc1dtng without storage. 
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18
• Annual maintennn "'e to th SLRM C ntr s shall be clone IJy the SLRM Cenlre 

19 
Operators like painting, checking d drill •a lion, l'l c. 

• The Rural wnste hall not be nccommoclalcd without U1e npproval of compelenl 
authority or Engineer-in-chnrge. 

20, In cas of (, ny sysll'lll implC'lll · nl. for solid waste ma11agcmcnl, a pusilive 
ooperation shnll l>e e: xlt'n k'(l. 

21 • Garcl -ning mu t be dom in t Ile prclllises of SL.HM entre for mttking d ean 
atmo ph r ~ 

22. Mat rial cannot bC' -tor "'d not mor lhan a week, tll frequen ·y of was le 
tran port·1Uon hould be 111;.1<.le. In en - wa t • ls found s toring in th · centr s, 
th ir dry/ r 'Ycl;\l>l Incoming ward wast " will be stopµ cl immeclialely Ull the 
d aranc of th am . 

23. For dealing th e-wa t & hazardou wastes, th authorised firm shall submit 
th ertitlcate / documents of authorisation of r glster cl firm duly accept cl by 
th Pollution ontrol Board/ Committee of State/ UT. 

24. The SLRM Centre operator shall not venture into Extended Producer's 
Responsibility (EPR) under various act & rul s without the approval of PBMC. 

III. SCOPE OF PORT BLAIR MUNICIPAL COUNCIL (PBMC), shall: 

1. Allocate the Solid Liquid Resource Management (SLRM) Centres/ Dry Resource 
Centre (DRC) for segregation, baling, pre-processing activities to the authorised 
vendors for the activity. 

2. Mixed dry/ recyclable waste from different wards of PBMC will be supplied to 
Solid Liquid Resource Management (SLRM) Centres and Dry Resource Centre 
(DRC) a~ per monthly schedules. 

3. Ensure the delivery of minimum assured quantity of waste to all the SLRM 
Centres. 

4. Provide electricity and water connection and facilitate in getting all approvals 
which might be necessary to manage the SLRMC & DRC. 

5. Designate a suitable officer to work and support to the project. 
6. Manage to collect dispose off the rejected waste once in a week through the 

concerned Sanitary office. 

IV. GENERAL TERMS & CONDITIONS: 

I. The contract period will be valid till 24 th January 2025, with the rates approved 
mentioned in the table above and can be extended further for a period of 03 
years with the consent/ approval/ decision of competent authority. 

2. It is the duty of Hrm to check the validity of Security Deposit submitted and 
shall be' re-validated from time to time with a prior notice to this office. 

3. Minimum assured quantity of waste will be provided/ supplied to the SLRM 
Centres through the respective ward's sanitation section as per monthly 
scheduled basis. 

4. GST & other registration as applicable, may be done and inform the same to 
PBMC addressing to Secretary, PBMC with a copy to Revenue Officer & EE-Ill 
(Works & SWM), PBMC. 

5. The activities including Collection, Segregation, Storage & 'Transportation shall 
be made in accordance with the relevant Acts/ Rules and any guidelines made 
there under, issued by Govt. of India , A&N Administration & the Port Blair 
Municipal Council (PBMC) time to time. 

6. You may avail any of the Govt./ Private Schemes for collection, transportation, 
etc., related to wastes including subsidies. 

7. The competent authority reserve the right to cancel the authorisation issued to 
the SLRM Centre operator at any time in case found violating the norms or 
direction of PBM C. 

8. Information, Education & Communication (IEC): The authorised operator shall 
prepare a monthly awareness campaigns and Information, Education & 
Communication programmes schedule for conducting once in a month within 
their ar 'a of jurisdiction and share the photographs to PBMC on 

Page 248 of 1410

2482945



swmpbmc@gmail. com . Share the same on Soci al media (Whatsapp. Facebook. 
Twitt er . lnslagrnm. Linkedln. Yout.ube. etc.) by ta g.(!ing PBMC's account. 

9 . Record Ent:1y & Data Managemen t: Shall prin t a template copy of r ecord en try 
register and record the cl ri ily rece ived quan ti ty & shipment quantities. The daily 
& monthly consoliclri l ed data/ report of was te colleclecl . segregated. t ransported 
t.o mainland by the firm shall submit Online & ofn ine mode through various 
modes as provided by the PBMC time lo lime. on every I st clay of the mon th . 
The record shall submit every month end to the SWM Division duly verified by 
the Work Assistan t / Supervisor of PBMC. for onward verification. 

I 0 .Weighment OfWasle: The selected firm shall procure and install the weighment 
scale ;i t their uni l/ SLRM centre t.o weigh the daily incoming waste. segrega ted 
fragments & loading for sh ipment. 

] I .Worker welfare. Heal th & Hygien ty: The operator of the Centre shall be 
responsib le for providing the safely gears / equipment"s. ID Cards to ils staffs/ 
labou rs engaged al SLRMC. Conduct med ical examination to the working staffs 
on every hal f yearly . 

12 .The vendors of the Solid Liqu id Resource Management (SLRM) Centres / Dry 
Resou rce Cen tre (DRC) should engage a minimu m of 3-4 labour force wi th two 
shift working ;i t their respective cen tres for smooth functioning. 

13.The Solid Liqu id Resource Management (SLRM) Centres/ Dry Resource Centre 
(DRC) musl ensu re clea nl iness of their respective cen tre. 

14. The Solid Liquid Resou rec Managemen t (SLRM) Centres/ Dry Resource Cent re 
(DRC) shou ld inst;i ll HD CCTV GJmera in their respective centre. and mak e 
,i rr;ingements for t;ible for se.(!reg;:ition of dry wa te and con taine1 along wit h 
sn fety ge,1 rs for the workers engaged. 

15. Ensu re worker 's wrl fare by enroll ing In minimum 03 govt. schemes & EPF / e­
Shram re.(!tstra llon . Mn lnl ntn cl igllal nt t nci, nc ;rncl pay sal,1 ry cl irerlly to t.he 
worker·s accoun t th rough on llnr. Fir t /\ tel facllt tir. also be setup in pb cr . 

16 .The del .1 IIs of s;imr sh;i ll br su bmit ted clurin .(! mon thly onli nc reporting. 
enlrr.s and du ring inspc-r llon in r a r of non -;ivallabll lt _ of samr will be viewed 

seriou sly. 
I7.ccrv Su rvr lll ;::i n r c & Fi re Sa fr ty norm. : '17H· pr rator h, II In tall neressaIy 

fi n-: s;i fr ty nw;i surrs li ke- fi rr r xtlngu l. her. In their LR cnlrr In order t.o 
avoid any unavolrlalJle rl r ru m. t. n C~/ •r nl. :ilong wll h TV Survr illance 
cameras anrl shall glv<' acr!'ss 10 l'llM for ~upc-r,·lslon . 

I 8. P<'n;i lt tes: l11 rasc nf any vloh tlon tf f 1111 <1 1rur , Ill hr ,·lrwrcl seri ously with a 
spol fl nr ;is pn 1 he- provisions of l'BM -Solid \\ , . tr I landltnj! & Management 
13yc-Laws. 20 17. 

I 0. Complalnt s & Rcrl rc-s. al : Th r Operators . h, II submit a ompllant & !!rlev;inces 
to l hc Offl c of PBM and lmmr dl. i<'ly the I. s11 r will lir taken 11p :incl adclrcssecl 
hy lhc /\sslst;int Enf!lnr rr. WM. Pl3M C. 

Copy to: 

' ~ V"( 

,1.\~\\t.0 
Executive Engineer-III (Works/SWM) 

Municipa l Council 

I . Thr Sccr<' l ary . PBMC for Ki nd in formation . 
2 . The S11prrintcncling Engineer . PBMC for in formation. 
3. The Chief Accou n ts omcrr . PBMC for in formation . 
4 . Thr Exrrntivr Engineer (E&MI & (Water Works). PBMC for information. 
!1. The Revenue Offker. PI3MC for in formati on . 
G. Thr S,mit ;iry Officer. PBMC for in fo1111ation . 

Copy also to: 
1. Thr Srrre ta1y. ANPCC for k ind in fo nnation . 
2 . Thr Director. DSS for k ind in fo1111ation .. 

Executive Engineer-III (Works / SWM) 
Munl tp;i l ounr ll 
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DETAILS OF DRY RESOURCE CENTRES WITH CAPACITY, OPERATORS WITH DETAILS AND OPERATORS HANDLING THE SHIPMENT OF WASTE 

SNo Name of DRC with 
address 

Capacity in TPD Name of the Authorised 
Vendors/ Operators 

Contact Details of Authorised Vendors/ 
Operators (representatives) 

Authorised Vendors/ 
Operators handling 
shipment of waste 

1 Anarkali-1, Sri Vijaya 
Puram 

1 M/s Greenworms Eco 
Solutions 

Munieer, Green worm, Ph.No.: 7063927822, Email 
id: irfan@greenworms.org 

M/s Greenworms Eco 
Solutions 

2 Mohanpura, Sri Vijaya 
Puram 

1 M/s Greenworms Eco 
Solutions 

Munieer, Green worm, Ph.No.: 7063927822, Email 
id: irfan@greenworms.org 

3 Junglighat, Sri Vijaya 
Puram 

1 M/s Hindustan SWM Solutions 
Pvt. Ltd. (M/s Paperman 
Environment Solutions) 

Rohan, Paperman environment solution, Ph.No.: 
7063997709,  
Email id: arunan@hindustanswm.com 

M/s Hindustan SWM Solutions 
Pvt. Ltd. (M/s Paperman 
Environment Solutions) 

4 Anarkali-2, Sri Vijaya 
Puram 

1 M/s A Samsuddin Irshad, M/s A Samsuddin, Ph.No.: 6294164189, 
Email id: samsuddina2379@gmail.com 

M/s CM Scrap Traders 

5 Anarkali-3, Sri Vijaya 
Puram 

0.8 M/s NHC Enterprise Hanifa, NHC, Ph.No.: 9933293762, Email id: 
nmohammedirshad@gmail.com 

6 VIP Road, Sri Vijaya 
Puram 

1 M/s Shakti Plastic Rupesh Choudhary, Shakti plastic, Ph.No.: 
9933293762,  

Email id: roopeshchowdhary2140@gmail.com 

7 Brookshabad-1, Sri Vijaya 
Puram 

0.8 M/s Sankla Enterprises Rupesh Choudhary, Manager, M/s Sankla 
enterprises, 9933293762, Email id: 

roopeshchowdhary2140@gmail.com 

8 Brookshabad-2, Sri Vijaya 
Puram 

1 M/s CM Scrap Traders Saranraj, Manager, CM SCRAP TRADERS, Ph.No.: 
9933234428, cmscrap21@gmail.com 

9 Brookshabad-3, Sri Vijaya 
Puram 

1 M/s CM Scrap Traders Saranraj, Manager, CM SCRAP TRADERS, Ph.No.: 
9933234428, cmscrap21@gmail.com 

10 New Pahargaon, Sri 
Vijaya Puram 

1 M/s Intrend Enterprises Manoj, M/s Intrend enterprises, Ph.No.:9933224624, 
Email id: manojmarketingpbl@gmail.com 

11 Dollygunj-1, Sri Vijaya 
Puram 

1 M/s Waste Solutions Virender Lall, Waste Solutions, Ph.No.: 7063988988,  
Email id: virendharlallsunshine@gmail.com 

12 Dollygunj-2, Sri Vijaya 
Puram 

1 M/s Bio Green Harhit, Bio green, Ph.No.: 9474213555, 9531913005 
Email id: andamanbiogreen@gmail.com 

13 School Line, Sri Vijaya 
Puram 

0.8 M/s ATR Venture A Trirupati Rao, ATR Venture,  
Ph. No.: 9933221344, Email id: 
atrventure@gmail.com 

M/s Sardev Exports 

14 Garacharama-1, Sri 1 M/s Andaman 3R solutions Shri. Sajit Kumar, Manager, Andaman 3R solutions, 

ANNEXURE-XIV
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Vijaya Puram Ph.No.: 9474292309, Email id: 
sardevexport@gmail.com 

15 Bathubasti, Sri Vijaya 
Puram 

0.8 M/s KSR Scrap Traders M Chandershker, KSR scrap traders, Email id: 
kmrchandrasekaran@gmail.com 

16 MRF Glass, 
Brookshabad, Sri Vijaya 
Puram 

3 M/s Sardev Exports Shri. Sajit Kumar, Manager, Andaman 3R solutions, 
Ph.No.: 9474292309, Email id: 
sardevexport@gmail.com 

17 MRF-Plastic waste 
processing unit, 
Brookshabad, Sri Vijaya 
Puram 

5 SWM Division of Sri Vijaya 
Puram, Sri Vijaya Pura, 

SWM Division of Sri Vijaya Puram, Sri Vijaya Pura, 

SWM Division of Sri Vijaya 
Puram, Sri Vijaya Pura, 

18 Birdline, Sri Vijaya Puram 0.8 SWM Division of Sri Vijaya 
Puram, Sri Vijaya Pura, 

SWM Division of Sri Vijaya Puram, Sri Vijaya Pura, 

 

 

  

Page 251 of 1410

2512948



DETAILS OF OPERATORS HANDLING THE SHIPMENT OF WASTE AND FACILITY RECEIVING THE WASTE WITH AUTHORISATION/ CONSENT OF 

CONCERNED SPCB/PCC 

S.No. 

Name of the 
Authorised 
Vendors/ 
Operators 

Type of waste Details of End User facilities 
Authorisation/ Consent Number & date 

of issuance 
Authorisation/ 

Consent Validity 
Issuing authority 

& State 

1 

M/s 
Greenworms 

Eco 
Solutions 

Recyclables 

M/s Green Worms Waste 
Management Pvt Ltd., KSIDC, Plot 
No A11 B,  Valiyavelicham, 
Cheruvanchery, Chittariparamba 
Panchayath, Kannur, Kerala 

Consent No. : KSPCB/KN/ 
ICO/10059334/2024,  

Valid Upto : 31-01-
2029 

Kerala State 
Pollution Control 

Board 
Issued date: 11.05.2024 

Siva Traders; Theerthakiriyampattu, 
Tiruvallur, Chennai, Tamil Nadu   

Registration No. 24PRD57965035 
Issued date 21/03/2024 

Valid Upto 20/03/2027 
Tamil Nadu State 
Pollution Control 

Board 

Non-recyclables 
M/s Dalmia Cement (Bharat) 
Limited, Palinganatham, Ariyalur 
Distict, Tamil Nadu 

Consent Order No.:2307150705504 & 
2307250705504 

Issued date: 10/08/2023. 

Validity: March 31, 
2028 

Tamil Nadu State 
Pollution Control 

Board 

2 

M/s 
Hindustan 

SWM 
Solutions 
Pvt. Ltd. 

Recyclables 
M/s Shree Renga Polymers, 
Kakkavadi Village, Karur, Tamil 
Nadu 

Consent Order No. 2005233205815 
Dated: 04/07/2020 

Validity: March 31, 
2026 

Tamil Nadu State 
Pollution Control 

Board 

Non-recyclables 

M/s Dalmia Cement (Bharat) Ltd., 
Unit-Dalmiapuram, Main Road 
Kallakudi PO, Tiruchirapalli-621651, 
Tamil Nadu 

Consent Order No. 2406249277328 
Issued date: 29/01/2024 

Validity: March 31, 
2029 

Tamil Nadu State 
Pollution Control 

Board 

3 
M/s CM 
Scrap 

Traders 
Recyclables 

M/s B and B Triplewall Containers 
Limited Olaippatti Village, 
Uthangarai Taluk, Krishnagiri 
District, Tamil Nadu 

Consent Order No. 2405157647231 
Issued date: 13/05/2024. 

Validity: March 31, 
2026 

Tamil Nadu State 
Pollution Control 

Board 

M/s Green World Plastic Company, 
11/539, Nallur P.O. Feroke, 
Kozhikode, Kerala 

Consent No. :PCB/KKD/DO/ICO/ 
12265/G21KOZ527956/15198916/2023, 

Issued date: 06/02/2023 
Valid Upto :31/01/2026 

Kerala State 
Pollution Control 

Board 
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S.No. 

Name of the 
Authorised 
Vendors/ 
Operators 

Type of waste Details of End User facilities 
Authorisation/ Consent Number & date 

of issuance 
Authorisation/ 

Consent Validity 
Issuing authority 

& State 

Non-recyclables 
M/s Dalmia Cement (Bharat) 
Limited, Palinganatham, Ariyalur 
Distict, Tamil Nadu 

Consent Order No.:2307150705504 & 
2307250705504 

Issued date: 10/08/2023. 

Validity: March 31, 
2028 

Tamil Nadu State 
Pollution Control 

Board 

4 
M/s Sardev 

Exports 

Recyclables 

M/s Sri Hari Venkateswara Paper 
Mills (P) Ltds. Keelanmarainadu 
Village, Lakshimiyapuram Post, 
Sivakasi, Virudhunagar (Dt), Tamil 
Nadu, Pin:626127 

Authorisatrion No.: 22HFC43004134, 
dated 20/04/2022 

Validity: 31/03/2027 
Tamil Nadu State 
Pollution Control 

Board 

M/s J Basheer Ahmed & Co., Plot 
No.:8, APIIC, Industrial Park, 
Menakur (V), Naidupet (M), SPS 
Nellore District-524421, Andhra 
Pradesh 

Consent Order No.: N-239/APPCB/ZO-
VJA/CFO/W&A/2014-2194, dated 

08.01.2016 

Validity: 30th Nov., 
2025 

Andhra Pradesh 
State Pollution 
Control Board 

Non-recyclables 

M/s.J.Basheer Ahamed and Co., 
Kadaperikuppam village, Vanur 
Taluk, Villupuram District, Tamil 
Nadu 

Consent Order No.: 2208245889470 
Issued date: 29/07/2022 

Validity: March 31, 
2028 

Tamil Nadu State 
Pollution Control 

Board 
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GREEN WORMS ECO SOLUTIONS LLP 

To 
The Secretary, 
Sri Vijaya Puram Municipal Council 
Indira Bhawan, Sri Vijaya Puram, 
South Andaman, A&N Islands 

 

Sir, 

The undersigned is an authorised operator managing the dry waste received from 

Sri Vijaya Puram Municipal Council (SVPMC) at Dry Resource Centre (DRC) for pre-

processing of waste like segregation, baling/ bundling & storage. The following details of 

the end facilities to which the waste is transported for recycling/end disposal are 

submitted for your kind information. 

S.No. Particulars  
1.  Name of the authorised vendor Greenworms Eco Solutions 

LLP 

2.  DRC details, location & ward Anarkali 1 & Mohanpura 

3.  Details of Waste Collected from (Other authorised 
dealer), if any 

 

4.  Details of 
Channelization to 
End Processing 
Facility at Mainland 
(Name, address, 
SPCB/ PCCs 
authorisation/ 
consent number with 
validity), with 
enclosures 

Recyclables Plastics Green Worms Recycling Unit, 
KSIDC, PLOT NO A11 B , 
VALIYAVELICHAM, 
CHERUVANCHERY,KANNUR, 
KERALA 

Cardboard 
& Paper 

Siva Traders; 
Theerthakiriyampattu, 
tiruvallur, chennai, TAMIL 
NADU 

Non- 

recyclables 

MLP, 
Footwear & 
RDF 

Dalmia Cement; 
Dalmiapuram, Tiruchirapalli, 
Tamil Nadu 

 

I hereby declare that the information provided above is true and correct to the best of my 

knowledge and belief and channelized to the above-mentioned authorised end 

processing facility in compliance with the Solid Waste Management Rules, 2016 and 

applicable SPCB/PCC guidelines. 

Place: Sri Vijaya Puram, A&N Islands  Name: Mohammed Irfan 

Date: 13 Aug 2025     Designation: Regional Partner 

~ 
GREEN 
WORMS _,,,.,---~ 
\..J 
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GREEN WORMS ECO SOLUTIONS LLP 

 

 

~ 
GREEN 
WORMS _,,,.,---~ 
\..J 
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' f SALES AND SERVICE AGREEMENT BETWEEN GREEN WORMS AND SI VA 
TRADERS 

a This Sales and Service Agreement providing the tenns and responsibilities between !he parties 
(hereinafter referred to as the "Agreement") is made and entered on 22nd February 2024 

I By and Between 

. GREEN WORMS ECO SOLUTIONS LLP, an LLP. and having its registered office at 
.72/1783 The Crest Building Varakkal Iunction, West Hill Chungam KOZHIKODE - 673005, 
Kerala, India and PAN: MOFG8683M (hereinafter referred to as "Green Worms", which 
expression shall unless repugnant to the context include its successors in interest and pennitted 

tassigns) of the FIRST PARTY , 

I 
And 

SIVA TRADERS, a partnership ftrm havina its registered office .at S.F .No. 23/3 , 
trHEERTHAKIRIYAMPATIU village PoMeri Taluk and Tiruvallur District, Cbennai, Tamil 

1
N~u, Pin:~52 and GST:33ADOPR4389n ZU (hereinafter referred to as "Si~• Traders". 
which expression shall unless repugnant to the context include irs successors in interest and 
~ igns} ofche S • PARTY 

t.i:Q•!?< c:..., 
I 

I 

I 

~..onr:-«:~ 
~ ._,.'f.. 

• ~ rt• " -

---
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Gr« n Worms nml Siu Traders nrc collectively referred lo u~ "1'1rf lc1" and c11ch individw,lly 
as 

"Party" 

WHEREAS, Green Womis is a waste management agency engaged ln the bWJines, of Wa:1te 

Management Services as well os Consultancy and deals with different grades of plastic wa.,te 

materials (PET, HDPE, PVC, LOPE, PP and PS etc.) and has its collection centers (MRFs) in 

different parts of Kerala and Tamil Nodu. 

WHEREAS, Green Worms is engaged in the business of sales and purchase of all kinds of 

plastic waste materials directly from the Gram Panchayats, Municipalities and other Urban Local 

Bodies (ULBs) by making direct agreements with them, and also purchase Plastic waste 

materials directly from the waste collectors and local scrap dealers. 

WHEREAS, Green Worms is providing professional waste management services such as 

Extended Producer Responsibility (EPR), Plastic Credit Services, etc., and supports to the socio­

environmental organization, the Producers, Importers, Brand Owners (PIBOs) and recyclers 10 

acquire Plastic credits through the respective Institutions/agencies such as Stale Pollution Control 
• I • 

Board (SPCB) and Central Pollution Control Board (CBCB) and verified plastic recovery 

agencies etc., 

WHEREAS, Siva Traders engaged in the process of collecting recyclable plastic waste products 

and involved in recycling process in professionally with the aid of sustainable technology. 

WHEREAS, Siva Traders is seeking support of any professional waste management services in 

regards to acquiring plastic credits from institutions such as State Pollution Control Board ($PCB) 

and Central Pollution Control Board (CPCB) via submitting authentic/traceability documents of 

recycling waste. 
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AND WHEREAS, the Green Wonns enters into an agreement with Siva Traders on abiding the 

lenDS and conditions of the apment and Siva Trader, shall comply with the provision in 

ICCONlance with stipulations provided in the agreement. 

1. Responsibilities and Duties of the Partiai 

1.1. The Green Wonns shall collect plastic waste materials either directly from the Urban 

Local Bodies or from the local scrap dealen in accordance with local, national, and 

international and environmental regulations. 

1.2. The Green Wonns shall segregate, bale and store plastic waste materials based on the 

plastic category as well as the requirements. 

1.3. The Green Wonns shall provide recyclable plastic waste material to Siva Traders as per 

the terms and conditions provided in the agreement and Purchase Orders (POs) issued 

by Siva Traders. 

t.4. The Green Wonns shall arrange the vehicle for transportation of the material as per the 

requirement. 

t.S. The Green Worms shall load the material and generate the invoice and other supporting 

documents as per the terms and c:onditions provided in th~ PO. 
' 

1.6. The Green Worms has the responsibility to provide efficient and professional service in 

reprds to obtaining plastic credits to their clients with the support of Siva Traders 

subject to the agreed conditions in the agreement. 

1.7. The Green Wonns has the responsibility to submit all relevant documents pertaining to 

securing plastic credits to the State Pollution Control Board (SPCB) and Central 

Pollution Control Board (CPCB)or any other concerned authority/agency for the 

pwpose of acquiring plastic credits. 

1.8. The Green Worms shall submit relevant and necessary documents provided in the 

Schedule A (List of Documents) and shall be circulated in the respective State 

Pollution Control Board (SPCB) and Central Pollution Control Board (CPCB) or any 

other concerned authority/agency. 

1.9.Subject to Clause 1.8, the list of documents mentioned in the Schedule A is subject to 

modification alteration and addition subject 10 mutual wriuen consent. 
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1.10. Nomithstanding anything in this agreement, the Siva Traders has the responsibility to 

ensure that the relevant documents provided in Annexure A shall be submitted to the 

Green Wonns in accordance with oral or written direction from the official 

reprcsentativeofthe FIRST PARTY. 

1.11. Siva Traders will provide the sourcing. recycling and other relevant documents to Green 

Worms on monthly basis or as per the requirement of the FIRST PARTY. Siva Traders 

will also provide the supporting documents mentioned in Annexure A to Green Worms 

to suppon the recycling and sourcing of said quantity. 

1.12. The SECOND PARTY shall issue the credit cenificate (Recycling cenificate) along 

with supponing documents in time to time either in the name of the FIRST PARTY or 

their client. 

1.13. The Siva Traders bas the responsibility and duty to comply that all such plastics 

collected, tnmsponed, recycled by various measures on behalf of the Waste 

Management Agency (WMA), must be in accordance with the norms prescribed by 

SPCB/CPCB under Plastic Waste Management Rules, 2016(as amended by time to 

time). 
1.14. lbe Siva Traders has the responsibility to ensure that there shall be no duplication of 

data for the waste recycled and there ought to be no other company claiming the 

credits availed through the submitted documents to the FIRST PARTY. 

I.IS. The Second Pany acknowledges and agrees that either the First Party or its 

representatives shall have the right 10 conduct audits and inspections to ,•erify 

compliance with the terms of this agreement. Scope of Audit may include, but not 

limited to the assessment of quantity and quality of the plastic waste material received, 

records related to the processing and handling of supplied materials, compliance with 

environmental health and safety regulations, documentation, and reporting as required 

by this agreement. The Audit may be conducted periodically, at reasonable intervals, or 

as deemed necessary by the First Party. The recycler shall cooperate fully \\ith the 

auditors, providing access to all relevant facilities, records and personnel necessary for 

the successful completion of the audit 
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1.16.Subjed IO ClauN 1,10, Any and all ramlficatio111, lmplicadom and comequenca 

arising as • result or -odlftcetion, alteration, or any ace whldi oou1c1 c1evi.. lhe 

conditions llipulated In 1h11 qrcernent ,hall be borne unconditionally by the Secoild 

Party. 

1.17. The mere acceptance of lhe data or any docwnenll pertaining to lhe plASCM; caeditl t,y 

Gn:en Wonns docs not ensure complete acceptance of !he do, , 1w¥11t• by die 

SPCB/CPCB or any other relevant a,eney. 

I.II. The final accepted quantity will be subjected to final verification by !he 1bird-JB1Y 

auditor or the relevant agency. 

1.19. The Green Worms shall not bear any guarantee before any legal authorities with 

respect totbe authenticity and truthfulness of the document. 

2. Tenm of Payment 

2.1.lbe Payment for purchased recyclable plastic waste materials shall be 

made by Siva Traders to the FfRST PARTY as per the Terms & Conditions 

stipulated in the Purchase Order (PO) for all kind of plastics in the form of an 

electronic transfer/ cheque/demand draft Payable 

2.2. The purchase price of the recyclable plastic waste shall be subject to modification as per 

lhe change of market price. 

2.3. The Green Wonns shall raise invoice and other supporting documents based on the PO and 
submit it to Siva Traders. 

2.4. Si\111 Traders agrees to settle the full payment for the materials prior to dispatch from 

the Green Worms Facility. 

2.S. Siva Traders shall make the payment along with all documents mentioned in clause 1.8 

2.6. The procedure for the payment in accordance with S.2.1, 2.2, 2.J & 2.4, must be made 

via Bank NEFT /CHEQUE. 

3. ladtmnily 

Each Party hereby indemnifies, protects and holds harmless the other P1my from ond agains t 

any and all claims, suits, tllrerus and demands, acHons. causes of action, liabili1ies, damages 

and all costs, CKpenses and attorney foes rclatins to any rcpresentiuion and 1\11/Tllnly made by 

•
h
e 

0ther Part~ P '-2::_:~~:;!' greement, excepl Siva Trude rs company shall indcmnif)· the 
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~ W~ ft>lloWina for all the cost arising on breach of Second Party on the 11ipula1ion"' 

proYtded ,n SI.I, I..S, 1.6, 1.7, 1.8 cl 1.14 and any liability arising from snm negligence and 

penalty for no~liance of statutory rules 

4. U.itatfo■ ofUabWey 

4.1. The Green worms shall not liable to any tortuous negligence liability or damages under 

the law of tort or contact for the actions of the Siva Traders for the submission of 

duplicate copy of data/documents as provided in S.1.11, 1.12, 1.13 and 1.14. 

Furthennore, the Green Worms shall not be liable for the breach of contractual obligation 

between the Siva Traders to the third party; even the agreement was in furtherance of 

effectuating the transportation of waste materials to the assigned destination of Green 

Wonns. 

5. Duration of agreement 

S. I. The agreement shall commence from the dale of signing and shall remain in force for a 
period of two years. 

5.2. Tue agreement may be renewed by both parties subject to the wrilten mutual conscnL 

6. Termin■lion of the agreement 

6.1. lbe agreement may be terminated by either of the parties by giving one months' notice to 

the ocher party in writing. 

6.2. lbe agreement can be terminated by the First Party unilaterally by giving I monthnotice 
after the manifest and consistent violation of Clauses from 1.1 to 2.6. 

7. Disputet 

7.1. ln the event of a dispute arising out of or in connection with or relating to the terms of this 
Agreement, lhe Parties agree that they will attempt to settle the dispute by engaging with 

each other in good faith in a process of mediation/conciliation. In cose of foilure lo settle 
the dispute amicably all the issues or connection with this agreement shall be settled in the 
Jurisdiction of KeraJa high court. 
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I.I . This Aareement lhall be Interpreted according lo the laws of lhe Republic of India. The 
pmties 111ft to submit themselva to the exclusive Jurisdiction of the High Court of 
Timi! Nlldu or aubordinate courts thereof having jurisdiction. 

IN WilNm WHEREOF mE PARTIES HERETO HA VE SET THEIR RESPECTIVE HANDS 
ONIIIEDAY MON111& YEAR FIRST ABOVE WRITTEN 

_For Siva Tnders 
For SIVA TRADERS 

¥~ 
Proprietor 

Authorized signatory 

Wd!Yssrs 

1. ~___!.!~ 

2. fJ 1#,y-k ·IJ 

Witnesses 

l.~~.g~ 

2. ~ - f; 'P.:> · ~ • 
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Req■lml 0.C.■t■III 

I. Purc:hue Tax Invoice 

2. EwayBill 

3. Salea Tax invoice 

4. Weiah Slip 
S. ltec)'cler Certificate 

6. Source Certificate 

7. PCB Cer1iticates 

I. LR Copy/Declaration 

9. Copy of Annual Report Filing 

APPCl!ICC A 
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REGISTRATION FOR THE RECYCLING OF PLASTIC WASTES
 

Registration No. 24PRD57965035   Dated 21/03/2024
 

Proceeding No.TNPCB/DEE/Tiruvallur/1125GMP/PWR/2024, Dated21/03/2024
 

Sub : Tamilnadu Pollution Control  Board  – Plastic Waste Registration -Renewal -  M/s SIVA
TRADERS,SF.No. 23/3,THEERTHAKIRIYAMPATTU Village, PONNERI              Taluk,
Tiruvallur District – Registration under Rule 13(3) of Plastic Waste Management Rules,
2016 as amended in 2018 – Issued – Regarding.

Ref : 1. Proceeding No.TNPCB/DEE/Tiruvallur/1125GMP/PWR/2023, Dated: 07.03.2023
2.Unit’s Application No.  57965035 dated:4.3.2024
3. IR.No : F.1125GMP/OS/AE/GMP/PWR/2024 Dated 16.03.2024

      The Tamilnadu Pollution Control Board after examining the application, hereby certifies that M/s
SIVA TRADERS,SF.No. 23/3,THEERTHAKIRIYAMPATTU Village, PONNERI              Taluk,
Tiruvallur District has been registered as a unit under Plastic Waste Management Rules, 2016 as
amended in 2018 for manufacturing.

Product Name Quantity Unit

 COLLECTION,
SEGREGATION AND
REPROCESSING OF
PLASTIC WASTES
(PLASTIC GRANULES)

 10  TONS/DAY

      This certificate of registration shall be valid for the period up to 20/03/2027 unless revoked or
suspended.

The certificate is granted subject to the following conditions:

1. The unit shall adhere with all the conditions mentioned in the Plastic Waste Management
Rules, 2016 as amended.

2. The unit shall ensure that the plastic material, shall not be used in any package for packing
gutkha, pan masala and tobacco in all forms.

3. The unit shall furnish their production, distribution and retailer/sale point details every
month to the District Environmental Engineer citing the Registration Number.

4. The unit shall not manufacture,stock,distribute or sell any carry bags made of  recycled
plastic.

5. The unit shall ensure that the products made of recycled plastic shall not be used for
storing,carrying,dispensing or packaging ready to eat or drink food stuff.

6. The unit shall coordinate with UNDP to workout EPR inline with the proposed integrated
model for the state of Tamilnadu.

7. The unit shall prepare and submit an annual report in Form iv to the local body concerned
under the intimation to the TNPCB by the 30th April of every year .

Additional conditions

,~;. LiFE K.•A'1 Life~tyle for '-.YV Environment 
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1.The unit shall adhere with all the conditions mentioned in the Plastic Waste Management Rules,
2016 as amended in 2018.
2.The unit shall maintain good housekeeping inside and outside the premises.
3.The unit shall not use & manufacture ‘use and throwaway plastics’ such as plastic sheets used for
food wrapping, spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler,
water pouches and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness,
within the industry premises.

 District Environmental Engineer
 Tamil Nadu Pollution control Board,

 GUMMIDIPOONDI

To
The Proprietor
SIVA TRADERS
 S.F.NO.23/3, DHARKAS ROAD, THEERTHAKIRIYAMPATTU VILLAGE, CHENNAI
 600052

Copy submitted to

1. The Member Secretary, Tamilnadu Pollution Control Board, Chennai, for favour of kind
information

2. The Joint Chief Environmental Engineer(M), Tamilnadu Pollution Control Board,Chennai
for favour of kind information

P S LIVINGSTON Digitally signed by P S LIVINGSTON 

Date: 2024.03.25 15:10:22 +05'30'

Page 265 of 1410

2652962



loo
ONE

HUNDRED RUPEES

INDIA
INDIA NON JUDICIAL

TAMILNADU
977 11

WASTE DISPOSAL — Memorandum of Understanding

This Memorandum of Understanding for disposal of Multilayer process plastic waste, Footwear &
Refuse derived Fuel (RDF) (hereinafter referred to as "MoU") is made and executed at Dalmiapuram,

Trichy on this 15th day of July 2021.

BY AND BETWEEN

Green Worms Eco Solutions LLP, a Limited Liability Partnership, incorporated under Section 12 (l)(b)

of the LLP ACT, 2008 having its registered office at 140B, The Crest Building, Varakkal Road Junction,

West Hill Chungam, Kozhikode, Kerala —673 005 (hereinafter referred to as the OGreen Worms", which

expression shall, unless repugnant to the context, include its successors and permitted assigns. [Party

of the First Part)
AND

Daimia Cement (Bharat) Limited, a company incorporated under the Companies Act, 1913 having its

registered office at Dalmiapuram, Lalgudi District, Tiruchirapalli (hereinafter referred to as the "DCBL'%

which expression shall, unless repugnant to the context, include its affiliates, parent company,

1 of 13
For üahv;ia

IF«GREEN ORMSE UTIONS LLP

Autb0'ised Slgaatoty

Managing Parmer
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WASTE DISPOSAL - Memorandum of Understanding 

This Memorandum of Understanding for d1Sposal of Multilayer process plastic waste, Footwear & 
R<rluse derived Fuel (RDF) (heremaher referred to as "Mou•) ,s made and executed at Dalm1apuram, 
Trichy on this 15'" day of July 2021. 

BV ANO BETWEEN 

Green Worms Eco Solutions LLP, a Limited liability Partnersh,p, incorporated under Section 12 (l)lb) 
of the UP ACT, 2008 having its registered office at 140B, The Crest Bu1ld1ng, Varakkal Road Junctton, 

I West Hill Chungam, Kozh1kode, Kerala - 673 005 (hereinaher referred to as the "Green Worms", whteh 
e•pression shall, unless repugnant to the context, Include its successors and permitted assigns. [Party 
of the first Part) 

AND 

f Dahnla Cement (Bharat) Umlttd, a company incorporated under the Companies Act, 1913 hav,ng ,ts 
re&istered office at Dalmiapuram, Lalgudi District, Tlruchirapalli (hereinaher referred to as the "DCBL ", 

I which expression shall, unleu repugnant to the context, include ,ts affiliates, parent company, 

I 

I 
' 

~For GREEN 
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associate company, subsidiary companies, successors and permitted assigns) [Party of the Second
Part].

Green Worms and DCBL are hereinafter individually referred to as a "Part'", and collectively referred
to as the "Parties"

WHEREAS:

A. The Green Worms is a Limited Liability Partnership Waste Management Agency incorporated in
India and is involved in the business of Management of municipal solid waste and provides
necessary assistance, advisory and consultancy under various waste management related rules
like Solid Waste Management Rules, 2016 (as Amended), Plastic Waste Management Rules, 2016
(PWM Rules, 2016) (as Amended) etc., and is recognized by Municipal Corporation, Producer
Responsibility Organization/Agency, where it assists produces and brand owners in complying
with Extended Producer Responsibility("EPR") and is in search for a destination for disposal of
Multilayer Plastic waste, footwear and Refuse derived Fuel which is collected either by it or by its
partners at various locations (Kerala, Tamil Nadu, Karnataka, Andhra Pradesh, Telangana, Odisha
& UTS of Lakshadweep & Andaman & Nicobar Islands, etc.,) in a manner compliant with applicable
regulations.

B. DCBL is involved in the business of producing, grinding, manufacturing, finishing, packing,
repacking, mixing, grading, supplying, wholesaling, retailing of ordinary portland cement and
portland pozzolana cement and has plants located at Thamaraikulam village, Ariyalur — 621 705
and Dalmiapuram — 621 651, Tamil Nadu (hereinafter referred to as the Unit<) and are desirous
to foster and advance environmentally safe production practices.

C. The primary objective of this MOU by the Green Worms is to achieve the pious intent of the
government to free India from single-use plastic and conserve environment in the public interest.
This initiative would be helpful to the State in getting rid of the menace of single-use plastic which
is degrading the environment and creating health hazards for the society at large.

D. Green Worms shall exclusively and uninterruptedly supply the Multilayer plastic waste, Footwear
and Refuse derived fuel as per Table 1 Specification and acceptable limits to DCBL on the terms
set forth in this MOU, which shall be free from debris, stones, construction wastes, dead animals,
metals, etc (hereinafter referred to as the Material"

E. In turn, DCBL has agreed to co-process the plastic waste in the public, social and environmental
interest and as part of its social initiative at its cement kilns /calciners located at the above said
unit. For this purpose, DCBL commits itself to make requisite capital and other investments for
making the sustainable use of the Material and thereby contributing to the aforementioned social
cause. Thus, both the Parties jointly while observing their respective commitments in public,
social and environment interests enter into this MOU in consonance with laws, where the Green
Worms promises to provide Material from time to time in consonance with this MOIJ, and in turn
DCBL commits itself and promises to co-process the Material at its cement kilns/calciners while
committing to make requisite capital and other investments for this purpose, which shall be good
and valuable consideration for each other.

F. Any Green Benefits, subsidies and/or other benefits of any nature, if any, arriving out of
procurement/use of above Material supplied shall be claimed by DCBL plants. These could be
related to CDM, PAT, C02 Invgo.!gy, Bio mass use. However, Green Worms shall claim the EPR

GREENW RMSECOSOUJTIONSLLP
Foc Dalmia Cecnoni Page 2 of 13
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asJOClate company, sub$id1ary companies, successors and perm\ned ass,gns) LParty of the Second 
Part]. 

Green Worms and OCBL are hereinafter indfvldually referred to as a "Party", and collectlV<!IV referred 
10 as the "Panles". 

WHEREAS: 

A. The Green Worms Is a Limited Uablllty Partnership Waste Management Agency incorporated in 
India and is Involved In the business of Management of munfdpal solld waste and prov,di,s 
necessary asslstance, advlsory and consultancy under various waste management related rules 
llke Solld Waste Management Rules, 20t6 (as Amended), Plastic Waste Management Rules, 2016 
(PWM Rules, 2016) (as Amended) etc., and Is recognired bv Municipal Corporation, Producer 
Responsiblllty Organlratlot1/Agency, where lt assists produces and brand owners In complying 
with Extended Producer Responslblllty("EPR") and ls rn search for a destination for disposal of 
Multilayer Plastic waste, footwear and Refuse derived Fuel which Is collect.ed either by 11 or by Its 
panners at various locations (Kerala, Tamil Nadu, Karnataka, Andhra Pradesh, Telangana, Odlsha 
& UTsof lakshadweep&Andaman &Nicobar Islands, etc.,) in a manner compliant wl thappllcable 
regulations. 

8. Deal is Involved rn the business of producing, grinding, manufacturing, finishing, packing, 
repacking, mixing, grading, supplying, wholes•0ng, retaUlng of ordinary portland cement and 
portland pouolana cement and has plants located at Thamara,kulam village, Ariyalur - 621 70S 
and Oaimiapuram - 621 651, Tamil Nadu (hereinafter referred to as the Units') and are des1rous 
to f0$ter and advance environmentally safe production practices. 

C. The primary objective of this MOU by the Green Worms is to achoeve the p,ous intent of the 
government to free Indra from slngle•use plastlc and conserve environment In the public interest. 
This ln1tiative would be hel11ful to the State in gening rid of the menace of single-use plastic which 
is degrading the environment and creating health haurds for the S0Cfety at large. 

0 . Green Worms shall exclusively and uninterruptedly supply the Multilayer plastic waste, Footwear 
and Refuse derived fuel as per Table l Specif,catlon and acceptable limits to OCBL on the terms 
set forth In this MOU, which shall be free from debris, stones, construction wastes, dead animals, 
metals, etc (hereinafter referred to as the Mat•rial" 

E. In turn, OCBL has agreed to co-process the plastic waste in the public, social and envfronmental 
interest and as part of It< social Initiative at its cement kilns /calclners located at the above said 
Unit- For this purpose, OCBL commits Itself to make requisite cap\111I and other Investments for 
making the sustarnable use of the Material and thereby contributing to the aforement,oned _social 
cause. Thus, both the Parties Jointly while observing their respective ,ommitments in public, 
social and environment interests enter rnto this MOU In consonance with laws, where the Green 
Worms promises to provide Material from time to time In consonance with 1h1s MOU, and in turn 
OCBL commits Itself and promises 10 co-process the Malerfal al its cement kHns/c.ilclners while 
committing to make requisi te capital and other lnV<!stments for !his purpose, wh,ch shall be good 
and valuable constder.itlon for each other, 

F, Any Green Benefits, subsidies and/or other benefits of any nature, if any, arriving out of 
procurement/use of above Material supplied shall be clalmed bv DCBt plants. The<e could be 
related to COM, PAT, CO2 I~, Bio mass use. However, Green Worms shall clarm the EPR 
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credit benefit for the supplied Material.

G. The percentage /quantity of plastic in above Material shall be declared in each invoice by the
Green Worms.

NOW, THEREFORE, in consideration of the mutual agreements, promises, covenants, representations

and warranties set forth in this MOU, the receipt and sufficiency of which is acknowledged by the

Parties, the Parties hereby agree as follows:

1. General Terms of Reference

1.1 In this MOU, unless the context requires otherwise:

1.1.1 Reference to the singular includes a reference to the plural and vice versa;

1.1.2 Reference to any gender includes a reference to all other genders;

1.1.3 Reference to an individual shall include his legal representative, successor, legal heir,

executor and administrator;

1.1.4 Reference to any statute or regulation made using a commonly used abbreviation
shall be construed as a reference to the title of the statute or regulation; and

1.1.5 Reference to any article, Article, section, schedule, annexure or appendixes, if any,
shall be deemed to be a reference to an article, a clause, a section, schedule, Annexure

or appendix of or to this MOU.

1.2 Headings in this MOU are inserted for convenience only and shall not be used in its
interpretation.

1.3 Any word or phrase defined in the body of this MOU (including the recitals) shall have the
meaning assigned to it in such definition throughout this MOU and the recitals shall also form
the integral part of this MOU and shall be binding on the Parties.

1.4 If any provision in Article I is a substantive provision conferring rights or imposing obligations

on any Party, effect shall be given to it as if it were a substantive provision in the body of this

MOU.

1.5 The use of the word "including" followed by a specific example/s in this MOU shall not be
construed as limiting the meaning of the general wording preceding it.

1.6 The schedules, annexures, appendices, if any, to this MOU shall be deemed to be incorporated

in and form an integral part of this MOU.

1.7 Reference to a "person" includes (as the context requires) an individual, proprietorship,
partnership firm, company, body of corporate, co-operative society, entity, authority or any
body, association or organization of individuals or persons whether incorporated or not.

For Dalmla Cement( aral) Ltd

GREENW RMS ECO SOLUTIONS LLP

Managing Partner
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credit benefli for the suppUed Material. 

G. The percentag• /quantllV of plastic In above Material shall be declared In ,ach Invoke by the 
Gre.n Worms. 

NOW, THEREFORE, In consideration of the mutual agreements, promises, co~nanu, represematlons 

and warrantln set forth In this MOU, the receipt and sufficiency of which Is acknowledged by the 
Parties, the Partil!s hereby agree as follows, 

1. General Terms of Reference 

Ll In this MOU, unless the context requires otherwise: 

1.1.1 Reference to the singular Includes a reference 10 the plural and vice versa; 

1.1.2 Reference to any gender includes a reference to all other genders; 

l.l .3 Reference to an individual shall Include his legal representative, succMsor, legal heir, 
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1.1.4 Reference to any statute or regulation made using a commonly used abbreviation 

shall bl! construed as a reference to the title of the statute or regulation; and 
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shall be deemed to be a reference to an article, a clause~ a section, schedule, Annexure 
or appendix of or to this MOU. 

1.2 Headings in this MOU are inserted for convenience only and shall not be used In its 

lnterpretiltlon. 

1.3 Any word or phrase defined In the body of this MOU (Including the recitals) shall have the 

meaning assigned to it in such definition throughout this MOU and the recitals shall .itso form 

the rntegral part of this MOU and shall be binding on the Panles. 

1.4 If any provision in Article 1 ls a substantive provision conferring rights or imposing obligations 

on an·y Party, effect shall be given to it as if It were a substantive provision ,n the body of this 
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1.S TIM! use of the word "Including• followed by • specific example/s In this MOU shall not be 
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1.8 Reference to any agreement, memorandum of understanding deed, document, instrument,
rule, regulation, notification, statute or the like shall mean a reference to the same as may
have been duly amended, modified or replaced. For the avoidance of doubt, a document shall
be construed as amended, modified or replaced only if such amendment, modification or
replacement is executed in compliance with the provisions of such document(s).

2. Price, Payment & Supply of the Material

Dalmia plants Co Processin Charges Per Mt

For Volume in a annum till 3500Mt - Rs 700/Mt
Dalmiapuram (DPM) & Ariyalur (ARY) For Volume in a annum till 5000Mt - Rs 600/Mt

For Volumes in a annum Exceeds 5000 Mt - Rs. 500/ Mt

Belgaum(BLM) Nil / Free of cost
Kadapa(KDP) Nil / Free of cost

Rajgangpur(RGP) Nil / Free of cost

GST shall be extra applicable on the co processing Charges. If the supplied material quantity
for DPM & ARY exceeds any existing price-slab, then DCBL shall consider the entire quantity
in the next immediate price-slab. However, DCBL shall raise invoices as per minimum
rate/base-price (Rs.700/MT) and if any change in the price occurs due to change in the
Volume, then DCBL will either raise credit note or refund the excess amount to Green Worms.
Green Worms shall make advance Payment through NEFT/RTGS. DCBL Shall raise Invoice on
Fortnightly basis as per the weight recorded in the DCBL Weighbridge. And shall be sent to
Green Worms' office Through Electronic mode Email/Fax. Original Invoices shall be raised
once in a fortnight and sent by courier/post to the Green Worms' office.

During the Term, the Green Worms shall exclusively supply Material to DCBL as per the following
specifications.

Table 1 :- Specifications and acceptable limits of Material

s.
Parameter

N.

1 NCV

2 Loading & Unloading

3 Material Availability

Quantity Commitment of

4 Material per Month

(Indicative)

5 Size

6
Maximum Weight of the
each bag / bale of material

UOM

K.cal/K.g

Acceptance limit- all plants

MIP & Footwear > 3500
RDF > 2750

Loading is in the scope of Green Worms and Unloading t
receiving end is in the scope of DCBL.

Approx 2500 MT per Year or more, as per generation

Quantities mentioned are indicative and may increase /
decrease MT as per availability •

Dalmiapuram/Ariyalur/Belgaum/Kadapa/Rajgangpur—
Minimum 200 MT per Month

< 100 MM

Loose truck load

For GREENWO SECO SOLUTIONS LLP
For Dalmla Cement( arat) Ltd. Page 4 of 13

Authodsed natocy
Managing Pamor
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be construed as amended, modified or replaced only If such amendment. modific.atlOf"I or 

replacemenl Is executed In compliance with the provisions of such documentfs). 

2. Price, Paym.nt r. Supply of the Materlal 

Oalmla plants Co Processing Charges Per Mt 

For Volume In a annum 1111 3500Mt • Rs 700/Mt 
Oalmlapuram fOPM) & Ariyalur fARY) For Volume In a annum till 5000Mt • Rs 600/Mt 

For Volumes In a annum Exceeds 5000 Mt • Rs. 500/ Mt 

8eluum(8lM) NII/ Free of cott 
Kadapa(KOP) Nil / Free of cosi 

R•i•angpurfRGP} Nil/ Free of cost 

GST shall be e<tra applicable on the co processing Charges. II the supplied material quantity 
for DPM & ARV exceeds any existing pr'ce slab then OC8l shall consider the enl ire quantity I . . 
in the next immediate price-slab. However, OCBL shall raise invoices as per minimum 
rate/ba>e-price (Rs.700/MT) and II any change in the price occurs due to change in the 
Volume, then OCBL will either raise credit note or refund the excess amount to Green Worms. 
Green Worms shall make advance Payment through NEFT/RTGS. DC8L Shall raise Invoice on 
Fortnightly basis as per the weight recorded in the OC8l Weighbridge. And shall be sent to 
Green Worms' office Through Electronic mode Email/f a•. Original Invoices shall be raised 
once in a fortnight and sent by courier/post to the Green Worms' office. 

During the Term, the Green Worms shall exclusively supply Material to OC8l as J>•r the following 
specifications. 

Table 1 :• Specifications and acceptable limits of Material 

s. 
H. Parameter UOM Acceptance limit- all plants 

1 NCV K.cal/K .g MLP & Footwear > 3SOO 
ROF > 27S0 

• 

2 Loading & Unloading loading is in the scope of Green Worms and Unloading 
receiving end Is in the scope of OCBL 

3 Material Availability Appro• 2500 MT per Year or more, as per generation 

Quantity Commitment of Quantities mentioned are Indicative and may increase/ 
4 Material per Month 

MT decrease as per availability : 

(Indicative) Oalmlapuram/ Arly a lur /8el&aum/Kadapa/Rajga ngpur -
Minimum 200 MT per Month 

5 Sile 
< 100 MM 

6 Maalmum Weilht of the 
loose t ruck load uch baa/ bale of material 
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If GCV (ARB) of the Material is below 2750 KCal/Kg in th
7 Rejection

8 Moisture

9 Ash

10 Chloride

Kcal/Kg
Truck

For MLP & Footwear Max. Monthly Avg. Moisture < 1
For RDF Monthl Avg. Moisture < 25%
For MLP & Footwear Max Monthly Avg. Ash - 10%
For RDF Max Monthly Avg. Ash < 30%

2.1 GREEN WORMS shall make available the Material while complying the aforementioned
specifications for delivery at DCBL's said unit from the GREEN WORMS's Material Recovery
Facility (MRF). The GREEN WORMS shall be responsible for proper segregation of plastic wastes,
loading the Material in the form of loose and delivering the same to DCBL for Co Processing. DCBL
assures to upfront provide a list of such admissible Material as specified above.

2.2 In the event, whole or part of the Material stored, to be supplied, and/or supplied by the GREEN
WORMS does not match the required specification and characteristics ("Non-confirming
Waste"), DCBL shall have the right to reject any part or whole of the Non-confirming Waste, which
is not suitable for co-processing by its system. Such type of information should be provided by
the DCBL to the GREEN WORMS and the Non-conforming Waste shall not be accepted by DCBL.
The non-conforming waste which when found to be unsuitable for co-processing to be sent back
to GREEN WORMS, the cost of which to be borne by GREEN WORMS.

2.3 The Parties agree that the GREEN WORMS shall ensure that the specifications of the material as
per table 1 shall be maintained on monthly average basis. It is further agreed that if the NCV or
Moisture or Ash of the material supplied by GREEN WORMS is not within the permissible limits,
then DCBL shall be entitled to discontinue the supplies of Material from that source / collection
point / Material Recovery Facility (MRF). It is agreed and understood between Parties that it shall
be prerogative of the DCBL to decide the same.

2.4 The GREEN WORMS shall be responsible to supply the Material while complying with
aforementioned specifications for delivery. Furthermore, it is mutually agreed and understood
between parties that DCBL shall also, its own expense, be entitled to arrange analyze the sample
of the Material at the DCBL's end, in order to check whether the Material supplied by GREEN
WORMS conforms to the specifications set out in clause 1 and inform its acceptance / rejection
as the case may be, to GREEN WORMS within 10 (days) of carrying out of the representative
sampling. In the event, DCBL determines that the Material is not in conformance with the
specifications set out in clause 1, the GREEN WORMS shall have right for the joint sampling and
testing at DCBL's premises and / or mutually agreed third party premises, which shall be done
within a period of next 10 days, otherwise the analysis already done at behest of DCBL's premises
shall be deemed to be final and binding on both Parties and Cost of testing by the third party shall
be borne by the GREEN WORMS.

3. Supply and Delivery,
3.1 Proiections and Supply Orders

3.1.1 The GREEN WORMS shall exclusively supply to DCBL's Plants located in states of Tamil
Nadu (Dalmiapuram, Ariyalur), Karnataka (Yadwad-Belgaum), Andhra Pradesh (Navabpet-
YSR Kadapa), Odisha (Rajgangpur) a minimum of 200 MT of Material per month, which
may be increased. The GREEN WORMS agrees and undertakes that DCBL shall exclusively
be given first priority over any third party for the supply of Material, and in the event DCBL
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declines in writing to procure the supplies of Material, then the GREEN WORMS may
supply the Material to third parties.

3.2

3.2.1 The Transportation of the Material from the GREEN WORMS's collection point(s)/ Dump

Yard / Material Recovery Facility "MRF" to the DCBL's factories shall be at the cost and

responsibility of GREEN WORMS and at no cost to DCBL. The GREEN WORMS shall ensure

that the vehicle is loaded at the earliest with the quality material as per specifications
under clause 1. GREEN WORMS shall ensure that the transporter shall have all the RTO

stipulated norms compliant vehicles engaged for transporting the Material. All the risks

and liabilities shall transfer from GREEN WORMS to DCBL, after the Material reaches DCBL

Factory gate. Notwithstanding the aforesaid, the GREEN WORMS shall continue to bear

100% risk of any items that are not the Material ordered by the DCBL as per this MOIJ.

3.2.2 The dispatch documents shall be prepared by GREEN WORMS while complying with the

requirements of applicable laws including those which may be required by the Pollution

Control Boards or other departments for the transportation of the Material.

3.2.3 All requisite approvals for supplying and dispatching the Material to the DCBL by the
GREEN WORMS shall be obtained and complied with by GREEN WORMS. DCBL shall
obtain statutory registrations and approvals from concerned authorities for co-processing
the material in its factories and comply with all applicable laws in this regard.

3.3 Documents to be provided by the Parties
3.3.1 The GREEN WORMS shall, at its own cost, arrange to get every consignment of the

Material weighed at the Weigh bridge near the collection points/Material Recovery
Facility (MRF) and issue the Weigh bridge Challan to the transporter while dispatching
the consignment of the material to the DCBL's factories. The DCBL shall arrange for
weighing, unloading and storage of the material at its factories. The weighing of the
material shall be carried out and recorded at Weigh bridge located at DCBL's factories
for cross verification and will be used for documentation under the MOIJ. In the event
of any dispute relating to the actual quantities of Material dispatched by the GREEN
WORMS and the actual quantities of Material received by the DCBL, the weight of the
material received at the DCBL's premises ( with +/- 0.50% variance) shall be considered
final and binding.

3.3.2 In order to entail periodic monthly reconciliation of the total quantities of the Material
sent by GREEN WORMS, the DCBL shall provide the details of the accepted quantities
of the Material, Vehicle No., date of receipt of material, lorry receipt (delivery challan)
and details of conforming and non-conforming material to GREEN WORMS. The
reconciliation shall be carried out in good faith and each party shall provide all
necessary support and cooperation in this respect.

4. Contract Period & Termination
4.1 This MOU shall be valid for a period of 5 Years from 15.07.2021 to 14.07.2026 (the "Term").

Thereafter, this MOU shall be extendable for such further term as may be mutually decided
between the Parties.

4.2 The Parties agree that the arrangement contemplated in this MOU may be terminated prior to
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the Term only as per mutual agreement of the Parties.

4.3 DCBL shall have right to terminate the MOU by serving a notice of 30 days while GREEN WORMS

shall not terminate the MOU during the term of the MOU at will, considering the commitments
of DCBL under this MOU.

4.4 Either Party shall continue to discharge and perform its respective obligations in terms hereof till
the date of termination of this MOU. Since the intent of this MOU is to destroy plastic and
conserve environment in the public interest, therefore both Parties shall reconcile the
differences, if so arise, and shall make all best efforts to comply with the terms of this MOU and
perform their respective obligations in true spirit.

4.5 Save as otherwise provided herein, the Parties shall be entitled to terminate this MOU by serving
upon the other Party a 3 (Three) months' notice to the said effect upon the happening of any one
or more of the following contingencies —

4.5.1 Non-compliance with the terms of any other arrangement executed amongst the
Parties;

4.5.2 Any material breach of the terms contained herein.

5. Representations and Warranties
5.1 Each Party represents and warrants to the other Party as follows:

5.1.1 its charter documents include provisions which give it the requisite power, and all
necessary corporate approvals have been obtained, to sign and deliver this MOU and
exercise its rights and perform its obligations under this MOU;

5.1.2 it is validly incorporated and is in good standing under the laws of India;

5.1.3 it is not prohibited from entering into this MOU; and that this MOU has been entered
into by them willingly and while keeping in mind not only their commercial interests
but also their commitment towards carrying out social and moral responsibilities; and

5.1.4 none of: (a) the execution, delivery and performance of this MOU, (b) the
consummation of the transactions contemplated by this MOU, or (c) compliance with
the provisions of this MOU, shall be in: (i) conflict with or breach any applicable laws,
subject to receipt of all consents, approvals, authorizations as required under
applicable laws; or (ii) violate or breach a provision of, or constitute a default (or an
event which, with notice or lapse of time or both would constitute a default) under any
of the terms, covenants, conditions or provisions of any note, bond, mortgage,
indenture, deed of trust, license, franchise, permit, lease, contract, agreement or other
instrument, commitment or obligation to which any of the Parties is a party, so as to
render the transactions envisaged under this MOU void or unenforceable.

6. Confidentiality
6.1 All the Confidential Information disclosed by one Party (the "issuing Party") to the other Party(the "Recipient Party") within the framework of this MOU, is and shall continue to be the exclusiveproperty of the Issuing Party. For the purposes of this Clause 6, "Confidential Information" shallmean the information supplied, whether written, verbally or in graphic, electronic or any othermedium, or in any manner and/or by any mode disclosed to the Recipient Party within the
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framework of this MOU and that is marked as confidential and of significant value for the Issuing

Party, a value which could be undermined if said information were to be revealed to third parties.

Insofar as it may be consistent with the previous sentence, the Confidential Information shall

include, without limitation, the terms of this MOU, the marketing, advertising and sales plans,

business plans, plans for the modification or development of new or future projects, sales forecasts,

business analyses and customer information etc.

6.2 The Parties must keep strictly confidential, the terms of this MOU and all the Confidential

Information which they have had access to pursuant to this MOU. In addition, both Parties

undertake to refrain from using the Confidential Information for purposes other than those

permitted under this MOU, and to refrain from disclosing the Confidential Information to third

parties without the prior written consent from the other Party, except as required to be complied

with as mandated by any applicable laws.

7. Governing Law and Dispute Resolution
7.1 This MOU shall be governed by, and construed in accordance with the Plastic Waste Management

Rules-2016 (as amended), CPCB, State PCBs & MoEF regulations and all other applicable laws of
India.

7.2 All disputes, differences and claims arising between the parties hereto under or in relation to this
MOU shall be referred to arbitration by a sole arbitrator (who shall be a retired judge of any High
Court in India) to be appointed by DCBL. The arbitration proceedings shall be governed by the
provisions of the Arbitration & Conciliation Act, 1996 or any statutory modification or re-
enactment thereof and the rules made thereunder, for the time being in force. The seat and
venue of arbitration shall be Delhi. Only, The Courts in the city of Delhi shall have the exclusive
jurisdiction to entertain any application pertaining to arbitration, whether pending or to be
initiated, or any award made by the arbitrator or any other proceedings incidental to the arbitral
proceedings.

8. Notices
8.1 Any notice provided for in this MOU shall be in writing and shall be sent by: (i) facsimile

transmission, or (ii) email, or (iii) courier/registered post/speed post, or (iv) personal delivery, or
(v) prepaid post:

A. In the case of notices to the GREEN WORMS and DCBL,
Contact Name

Address

E-Mail

Contact Name

Address

Email

Mohammed Jamsheer (Director, GREEN WORMS)

140B, The Crest Building, Varakkal Road Junction, West Hill Chungam,

Kozhikode, Kerala - 673 005

iamsheer@greenworms.org

Arun Kumar L (DCBL)

Dalmia Cement (Bharat) Ltd, Unit- Dalmiapuram, Main Road Kaliakudi

PO, Tiruchirappalli- 621 651

L.arunkumar@dalmiacement.com

8.2 All notices shall be deemed to have been validly given on (i) the business day immediately after
the date of transmission, if transmitted by facsimile, or (ii) the business day immediately after
the date of confirmation of transmission recorded on the sender's computer in case of email
transmission, or (iii) the date of delivery, where notice is given by personal delivery, and (iv) in
case (i), (ii) and (iii) do not apply, the expiry of 3 (Three) business days after posting, if sent by
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post or courier.

8.3 Either Party may, from time to time, change its address or representative for receipt of notices
provided for in this MOU by giving information to the other Party within a period of 10 (Ten)
business days'.

9. Miscellaneous
9.1 Further assurances:

a) The Parties to this MOU shall, and shall use reasonable endeavor to ensure that any

necessary third party shall, from time to time execute and deliver all such further
documents and do all acts and things as the other Party may reasonably require to
effectively carry out the full intent and meaning of this MOU, to complete the
transactions contemplated thereunder. If, for any reason whatsoever, any term
contained in this MOU cannot be performed or fulfilled, the Parties agree to meet and
explore alternative solutions depending upon the new circumstances, but keeping in
view the spirit and core objectives of this MOU, whether before or after the Effective
Date.

b) Any Green Benefits, subsidies and/or other benefits of any nature, if any, arriving out of
procurement/use of above Material supplied shall be claimed by DCBL plants and the
same may be considered to support the execution/management under this MOL).

9.2 Amendments and waiver: No modification or amendment to this MOU and no waiver of any of
the terms or conditions hereof shall be valid or binding unless made in writing and duly executed
by or on behalf of the Parties. No waiver of any breach of any provision of this MOU shall be
effective or binding unless made in writing and signed by the Party purporting to give the same
and, unless otherwise provided in the written waiver, shall be limited to the specific breach
waived.

9.3 Assignment: This MOU, or any right or interest herein, shall not be assignable or transferable by
any Party except with the prior written consent of the other Parties. Notwithstanding anything
contained in this Clause 9.3, each of the Parties expressly acknowledge and agree that GREEN
WORMS shall have the unrestricted right to assign any right or interest herein to its affiliate(s),
all or any of its rights and interest here under without the consent of any other Party, while
service a notice to DCBL in this regard,.

9.4 Relationship: The relationship of the Parties hereto shall be on a principal to principal basis
and shall be DCBL governed by the terms of this MOU. DCBL shall not be entitled to represent and
/ or hold itself out to be the agent or associate of GREEN WORMS or a service provider in any
manner whatsoever.

9.5 Reservation of rights: No forbearance, indulgence or relaxation or inaction by any Party at any
time to require performance of any of the provisions of this MOU shall in any way affect, diminish
or prejudice the right of such Party to require performance of that provision. Any waiver or
acquiescence by any Party of any breach of any of the provisions of this MOU shall not be construed
as a waiver or acquiescence of any right under or arising out of this MOU, or of the subsequent
breach, or acquiescence to or recognition of rights other than as expressly stipulated in this MOU.

9.6 Independent rights: Each of the rights of the Parties hereto under this MOU are independent,
cumulative and without prejudice to all other rights available to them, and the exercise or non-
exercise of any such rights shall not prejudice or constitute a waiver of any other right of the Party,
whether under this MOU or otherwise.
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effectively carry out the full lntent and meaning of this MOU, to complete the 
tran$actlons contem~ated thereunder. If, for any reason whatsoever, any term 
contained In this MOU cannot be performed or fulfilled, the Parties agree to meet and 
ex~ore alternative solutions depending upon the new circumstances, but keeping in 

view the spirit and core objectives or this MOU, whether before or aher the Effect,ve 
Date. 

b) Any GreM Benefits. subsidies and/or other benefits of any nature, If any, arriving our of 
procurement/use of above Material supplied shall be claimed by OCBL plants and lhe 
same may be considered to support the execution/management under this MOU. 

9.2 Amendments and waiver. No modification or amendment 10 this MOU and no waiver of any of 
the terms or conditions hereof shall be valid or binding unless made In wrillng and duly executed 
by or on behalf of the Parties. No waiver of any breach of any provision of this MOU shall be 
effective or binding unless made in writing and signed by the Party purporting 10 give the same 
and, unless otherwise provided In the written waiver. shall be llmhed to the specific breach 
waived. 

9.3 Assignment: This MOU, or any right or Interest herein. shall not be assignable or transferab~ by 
any Party except with the prior written consent of the other Parties. Norw11hstandlng anything 
contained In this Clausf! 9.3, each of the Parties expressly aclcnowledge and agree that GREEN 
WORMS shall have the unrestricted right to assign any right or Interest h1>rein to its affiliate(s). 
all or ilny of its rights and Interest here under without the consent of any other Party, whi le 
service a I\Otlce 10 DCBL In this regard,. 

9.4 Rela1lonshlp: The relallonshlp of the Parties hereto shall be on a princlpal to prlnclpal basis 
and shall be OCBL governed by the terms of this MOU. DCSL shall not be entitled to represent and 
I or hold Itself out to be the agent or associate of GREEN WORMS or a service provider ln any 
manner whatsoever. 

9.S Reservallon of rlAhlS: No forbearance,, Indulgence or relaxation or Inaction by any Party at any 
time to require performance of any of the provisions of this MOU shall In any way affect, diminish 
or prejudice the right of such Party to require l)erformance of that provlsJon. Any waiver or 
acqu!f!scence by any Party of any breach of any of the provisions of thls MOU shall not be construed 
as a waiver or acquiescence of any right under or arising out of this MOU, or of the subsequent 
breach, or acquiescence to or recognition of rights other than as expressly stipulated In this MOU. 

9.6 lod!pendent right.: ~ch of the rights of the Parties hereto under this MOU are Independent, 
cumulative and wh:hovt pteJudlc.e to all other rights ,i;vall;,ble to them, and the exercise: or non­
exercise of any such rights shall not prejudice or constitute a waive, of any other right of the Parry, 

whether under this MOU o, otherwise. C ,,nt (Bhajj) Ltd. 
for Oalmlo £m . ~ 
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9.7 Other remedies: Any remedy or right conferred upon GREEN WORMS for breach of this MOU
shall be in addition to and without prejudice to all other rights and remedies available to it.

9.8 Specific-pe.cf.gr-m.ance: The Parties agree that damages may not be an adequate remedy and
DCBL shall be entitled to an injunction, restraining order, right for recovery, suit for specific
performance or such other equitable relief as a court of competent jurisdiction may deem necessary
or appropriate to restrain GREEN WORMS from committing any violation or enforce the
performance of the covenants, representations and obligations contained in this MOU. These
injunctive remedies are cumulative and are in addition to any other rights and remedies the Parties
may have at law or in equity, including without limitation a right for damages.

9.9 Non-exclusive remedies: The rights and remedies herein provided are cumulative and none is
exclusive of any other, or of any rights or remedies that any Party may otherwise have at law or in
equity. The rights and remedies of any Party based upon, arising out of or otherwise in respect of
any inaccuracy or breach of any representation, warranty, covenant or agreement or failure to fulfil
any condition shall in no way be limited by the fact that the act, omission, occurrence or other state
of facts upon which any claim of any such inaccuracy or breach is based may also be the subject
matter of any other representation, warranty, covenant or agreement as to which there is no
inaccuracy or breach.

9.10 Costs and expenses: Each of the Parties hereto shall pay their own costs and expenses relating
to the negotiation, preparation and execution of this MOU.

9.11 Force Maieure: Neither Party shall incur any liability due to failure or delay in performance of
any obligation caused by force majeure, atleast for the duration of the force majeure; provided,
however, that the affected party shall promptly notify the other of the existence of the force
majeure and the effect thereof on its ability to perform its obligations, and that the affected party
undertakes all reasonable efforts to mitigate the impact of the force majeure on the other Party. If
any force majeure endures more than 60 (Sixty) days, the Parties shall meet and review in good
faith the desirability and conditions of this MOU including but not limited to its termination.

9.12 Indemnity: The GREEN WORMS agrees to indemnify, defend and hold DCBL and its
representatives harmless against any and all claims, damages etc. which arise out of, or result from
or may be payable by virtue of any default, non-compliance or breach by GREEN WORMS of any of
its covenants or obligations under this MOU and/or any laws, guidelines etc. for the time being in
force.

9.13 Partial invalidity: If any provision of this MOU or the application thereof to any person or
circumstance shall be invalid or unenforceable to any extent for any reason including by reason of
any law or regulation or government policy, the remainder of this MOU and the application of such
provision to persons or circumstances other than those as to which it is held invalid or
unenforceable shall not be affected thereby, and each provision of this MOU shall be valid and
enforceable to the fullest extent permitted by law. Any invalid or unenforceable provision of this
MOU shall be replaced with a provision, which is valid and enforceable and most nearly reflects the
original intent of the invalid and unenforceable provision.

9.14 This MOU may be executed in one or more counterparts, each of which when
so executed and delivered shall be deemed an original but all of which together shall constitute one
and the same instrument and any Party may execute this MOU by signing any one or more of such

GREENWOR ECOSO IONS LIP
For Oa!rnlø Cement (Bhat-• ) LtdPage 10 of 13
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9.7 Other Cllrotcfles: Any remedy or right conferred upon GREEN WORMS for breach of this MOU 
shall be In addition to and without prej udice to all other rlahts and remedies available 10 it. 

9.8 Specific QCrformance: The Parties agree that damages may not be an adequate remedy and 
OCBL shall II@ entitled 10 an Injunction, rutralnlng order, rlsht for recovery, suit for spetllk 
performance or such other equitable relief as a court or competent Jurisdiction may deem necessary 
or appropriate to reS1rain GREEN WORMS from committing any vlola!lon or enforce the 
performance or the covenants, representations and obligations conflllned In this MOU. These 
Injunctive remed~s are cumulative and are In addition 10 any other rights and remedies the Panles 
may have at law or In equity, Including without !Imitation a right for damages. 

9.9 Noo,exdusjve remedies: The rights and remedies herein provlded are cumulative and none Is 
exclusive of any other. or of any rights or remedies that any Party may otherwise have at law or in 
equity. The rl&hts and remedies of any Party based upon, arising out of or otherwise In respect of 
any Inaccuracy or breach of any representation, warranty, covenant or agreement or !allure to fulffl 
any condition shall in no way be limited by the fact rhat the act, omission, occurrence or other state 
of factS upon which any claim of any such inaccuracy or breach Is based may also be the subject 
matter of any other rept"esentation, warranty. covenant or agreement as to which there is no 
Inaccuracy or breach. 

9.10 Costs and expenses: Each of the Parties hereto shall pay their own costs and expenses relatmg 
to the negotiation, preparation and execution of this MOU. 

9.11 Force Majeure: Neither Party shall Incur any liability due to failure or delay in performance or 
any obligation caused by force majeure, atleast for the duration of t he force maJeure; provided, 
how<'Ver, that the affected party shall promptly notify the other of the existence of the force 
majeure and the effect thereof on its ability to perform its obligations, and that th• affee1ed party 
undertakes all reasonal>I• efforts to mitigate the Impact of the force maj•ure on the other Party. If 
any force maJeute endures more than 60 (Sbrty) days, the Parties shall meet and review in good 
faith the desirability and conditions of this MOU including but not limited to its termination. 

9.12 lndtmnity; The GREEN WORMS agrees to indemnify, defend and hold OCBL and Its 
r•presentatlves harmless against any and all daims, damages etc. which arise out of, or result lrom 
or may be payable by virtue of any default, non-<ompliance or breach by GREEN WORMS of any or 
its covenants or obligations under this MOU and/or any laws, guidelines etc. for the time being In 
force. 

9 .. 13 Partjal Invalidity: If any provision or this MOU or the application thereof to any person or 
circumstance shall be Invalid or unenforceable to any extent for any reason including by reason of 
any law or regulation or government policy, the remainder of this MOU and the application of such 
provlslon to persoM or circumstances other than those as to which It is held Invalid or 
unenforceable shall not be affected thereby, and each provision of this MOU shall be valid and 
enf0<cuble to the fullest extent permltted by law. Any Invalid or unenforceable provision of this 
MOU shall be repl~ed with a provision. which Is valid and enforceable and most nearlv reflects the 
original Intent of the Invalid and unenforceable provision. 

9.14 Coynterptrts; This MOU may be ••ecuted in one or more counierparu, each of which when 
so uecuted al>d delfveriod shall be deemiod an ori,lnal but all of which together shall constitute one 
and the same 1nstrument and any Party may exe<ute this MOU by slgnlng any one or more of such 
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originals or counterparts. The delivery of signed counterparts by facsimile transmission or electronic

mail in "portable document format" (".pdf") shall be as effective as signing and delivering the

counterpart in person.

9.15 P-u>lic--ng.ticgs:All public notices to a third party and all other publicity concerning the

transactions contemplated by this MOU or any other ancillary matters shall be jointly planned and

coordinated by the Parties and no Party shall act unilaterally in this regard without the prior

approval of the other Parties, such approval shall not be unreasonably withheld. This Clause 8.16

shall not prohibit any public notice or disclosure required by law (in which case the Parties shall

cooperate, in good faith, in order to agree the content of such public notice or disclosure so far as

practicable prior to it being made).

9.16 Rights of third parties: Nothing expressed or implied in this MOU is intended or shall be

construed to confer upon or give any person, other than the Parties hereto any rights or remedies

under or by reason of this MOU or any transaction contemplated by this MOU.

9.17 The termination of this MOU shall in no event terminate or prejudice (a) any

right or obligation arising out of or accruing under this MOU attributable to events or circumstances

occurring prior to such termination; (b) any provision which by its nature is intended to survive

termination, including the provisions of Clauses and 8.

IN WITNESS WHEREOF, the Parties hereto have caused this MOU to be executed on the date first

written above:

SojUtiohs LLP-

Managing Partner

d Jamsheer, Director

(Authorized Signatory)

Witnesses:

1. Marwan PJ, Head of Operations

2. Murfad. TP, Manager, EPR

For Dalmia Cement (Bharat) Ltd.

(Authorized Signatory)

Witnesses:

1.

2.

Page li of 13

otillr,als or covnterpuu. 1he d<!llve,y or slaned QOUnterporu by f~lmlle transmission or electronic 
moll In "port1ble document format• (".pdf"J ,11111 be as ellect,ve as slanlns ind dehver"'I the 
counterp,ut In person. 

9.15 Pybijt notm: All public notlcu to • third Patl'V and •fl oth<!r publicity concem,nc the 
trans.octions contempl•ted by this MOU or any other anclliary mattors 1/1111 be Jointly plann.d and 
QOO;dlnated by tho Partl1'l t 1'd no Party shall tct unllater•lly In this re1ard without the prior 
ill)proval of the other Parties, such approval shall nol be unreasor,abfy withheld This Claus,, 8.16 
shall not prohibit any public notlce or disclosure required bv law (In which case th<, Parties shall 
cooperate, in tood f•lth, In order lo 111oe th• content of such pubhc notice or dosdosure so far as 
praetkable prior ro It being made), 

9.16 Rights of third eanies: Nothln, expressed or lmpt~d In this MOU ls intended or shall be 
c:onstnJed to confer upon or give any person, other than the Partlc< hereto any ri,hu or remedies 
under or by reason of this MOU or any t ransaction contemplated bv this MOU. 

9.17 Suryiwbllltv: The termination of this MOU shall In no event terminate or preJud,ce l•l any 
r',aht or obU~tlon arising out of or accruing under this MOU attributable to events or cimimstances 
octurrinc pnor to such termination; lb) any prov,slon which by iu nature Is Intended to surv""' 
termination, lncludlng the provisions of Clauses 4,S,6, 7 and 8. 

IN WITNESS WHEREOF, the Parti<!s hereto have caused this MOU to be executed on the date first 

writt'~n above: 

i61ut loru,.LLP.. For Dalmla Cement (Bharat) lid. 

M Jamsheer, Director 

(Auu,o,lud S-,cnatofY) (Authorized Signatory) 

Wllnenn: 
1. Marwan PJ, HHd of OperatlOM 

2. Murfltd. TP, Mana,u, EPR 
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Certificate of Co-Processing

Issued To :

Date :

This is to certify that we have received the following quantities of of

postconsumer use plastic waste (MLP)/Footwear/RDF sent by M/S. on

behalf of for fulfilling the EPR obligations, from (State) for Co-processing in

our Cement Kiln during the period from to The same would be

safely and completely disposed off within 90 days of receipt and thereafter will not exist.

We certify that the following mentioned quantity has not been accounted for / billed to any

other entity.

Waste Name : Post Consumer Use Plastic /Footwear /RDF
Waste Quantity (Tons) :

For Dalmia Cement (Bharat) Limited,

Authorized Signatory

Dispatch details for the period

ollection ity Vehicle Date of
tate Details Receipt

GREENWO

Managing Partier

to for location

Quantity ype of Plastic Co-processor
received (MT) aste name & location

For 
Ceraont (Otvaval) Ltd.

Page 12 of 13
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Certificate of Co-Processing 

Issued To : : 

Date : 
II 

Thi.s Is to certify that we have received the following quantities of T of 

postcon.sumer use plastic waste (MLP)/Footwear/RDF sent by M/s. on 

behalf of for fulfilling the EPR obligations, from (State) for Co-processing in 

our Cement Kiln during the period from to . The same would be 

safely and completely disposed off within 90 days of receipt and thereafter will not exist. 

We certify t hat the following mentioned quantity has not been accounted for / billed to any 

other entity. 

Wa.sta Name : Post Consumer Use Plastic /Footwear /ROF 
Waste Q11antity (Tons): 

For Oalmia Cement (Bharat) limited, 

Authorized Signatory 

Dispatch details for the period to for location 

~llection :ity Vehicle Date of Quantity Type of Plastk Co-processor 
~tale Details Receipt received (MT) Waste name & location 

Cl \" ,.td 

0 S()tUi\ONS I.LP f~ 0 3l m= ~ ' 

'F«GREEN~ Paae 12 of 13 
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Annexure

List of Banned Items

The material dispatched by GREEN WORMS's unit to the Dalmia Cement (Bharat) Limited Cement
Plant shall not contain following items that are in the banned item list of Dalmia Cement (Bharat)
Limited for Co-processing.

Biomedical waste

Asbestos containing Wastes

Electronic scrap

Entire Batteries

Explosives

Corrosives

Mineral Acid Waste

Radioactive Wastes

Unsorted Municipal waste

GREENW MS ECO SOLUTIONS U.P

Managing Parmer
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LIU of Banned Items 

The material dispatched by GREEN WORMS's unit to the Oalmla Cement (Bharat) limited Cement 

Plant shall not contain following Item• that are In the banned item ltst of Oalmia Cement (Bharat) 
limited for Co-processing. 

• Biomedical waste 

• Asbestos containing Wastes 

• Electronic scrap 

• Entire Batteries 

• Explosives 

• Corrosives 

• Mineral Acid Waste 

• Radioactive Wastes 

• Unsorted Municipal waste 
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FILE NO : KSPCB/KN/ICO/10059334/2024

Date of issue : 11-05-2024

 

 
KERALA STATE POLLUTION CONTROL BOARD

 
CONSENT TO

 
OPERATE/AUTHORISATION/REGISTRATION

 
ISSUED UNDER

 
The Water (Prevention & Control of Pollution) Act, 1974

 
The Air (Prevention & Control of Pollution) Act, 1981

 
 

and
 

The Environment (Protection) Act, 1986
 

As per Application No. : 10059334
Dated : 16-02-2024

 
To

 
GREEN WORMS WASTE MANAGEMENT PVT LTD.

KSIDC, PLOT NO A11 B.
VALIYAVELICHAM,CHERUVANCHERY,,CHITTARIPARAMBA PANCHAYATH,

KANNUR,,,

 
Consent No. : KSPCB/KN/ICO/10059334/2024
Valid Upto   : 31-01-2029
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1.  GENERAL
1.1. This integrated consent is granted subject to the power of the Board to withdraw consent, review and
make				variation in or revoke all or any of the conditions as the Board deems fit

1 VALIDITY  31-01-2029

2 Name and Address of the establishment  GREEN WORMS WASTE MANAGEMENT PVT

LTD.

KSIDC, PLOT NO A11 B.

VALIYAVELICHAM,CHERUVANCHERY,,CHITTA

RIPARAMBA PANCHAYATH, KANNUR,,,

E-Mail : Ashif@greenworms.org

Contact Number : 9656363502

3 Occupier Details  JABIR K

MOTTAMMAL, ADIVARAM, PUTHUPPADI,

KOZHIKODE 673586

E-Mail : ashif@greenworms.org

Contact Number : 

4 Local Body  CHITTARIPARAMBA

5 Survey Number  165

6 Village  Cheruvanchery

7 Taluk  Thalassery

8 District  KANNUR

9 Capital Investment(Rs in Lakhs)  517.0

10 Scale  Medium

11 Category  ORANGE

12 Annual fee(Rs) 

 

Total Fee remitted(Rs)  

35000.0

 

227500.0

13 Activity  REPROCESS PLASTIC GRANULES PER DAY-15

Metric Tonnes

AGGLOMERATION/ GRINDING PER DAY-15

Metric Tonnes 

14 Machinery details  742 HP
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2. CONDITIONS AS PER The Water (Prevention and Control of Pollution) Act, 1974 
2.1.Sewage/Effluent Treatment Plant consisting of treatment units having adequate capacity shall be made 
functional as per the proposal submitted along with the application, before the commissioning of the 
establishment. Additional facilities required, if any, to achieve the standards laid down by the Board u/s 
17(1)(g) of the Water Act shall also be made alongwith. 
Water Consumption : 31000 l/d 
Effluent Generation : 24800 l/d 
2.2 Mode of disposal of treated effluent : soak pit

2.3 The characteristics of effluent after treatment shall confirm to the following tolerance limits:

SI No. Parameter Unit
Max. permissible limit 
for disposal into land 
for irrigation/soak pit

Max. permissible limit 
for disposal into inland 
surface water

1 pH - 6-9 6-9

2 BOD mg/l 100 30

3 COD mg/l 250 250

4 TSS mg/l 100 100

5 Oil and grease mg/l 10 10

 
3.CONDITIONS AS PER The Air (Prevention and Control of Pollution) Act, 1981 
3.1. Adequate air pollution control measures shall be provided before the commissioning of the 
industry/establishment/DG set. Additional facilities required, if any, to achieve the standards laid down by 
the Board shall also be made along with. 
4.CONDITIONS AS PER The Environment (Protection) Act, 1986 
4.1.The construction activities as well as the operation of the industry / DG set shall be carried out strictly in 
compliance with the provisions of the Noise Pollution (Regulation and Control) Rules 2000. 
4.2.Used lead acid batteries, if any shall be disposed of in compliance with the provisions of the Batteries 
(Management and Handling) Rules, 2001 
4.3.E-waste shall be disposed of in compliance with the E-Waste (Management) Rules, 2016. 
4.4.The solid waste generated shall be treated and disposed of in compliance with the provisions of the Solid 
Waste (Management) Rules, 2016. 
4.5.The plastic waste generated shall be disposed of in compliance with the provisions of the Plastic Waste 
(Management) Rules, 2016. 
4.6.The hazardous waste generated in the unit shall be disposed of in compliance with the provisions of the 
Hazardous and other Wastes (Management and Trans boundary Movement) Rules, 2016 
SPECIFIC CONDITIONS 
5.1 The location of the industry/out let shall be as per the approved drawing attached. 
5.2 This integrated consent, unless withdrawn earlier and subject to condition No.1.1 shall be valid up to 
31/01/2029. In case the operation of the Industrial plant is to be continued thereafter,application for renewal 
of the consent is to be made before 30/11/2028. 
5.3 The applicant shall comply with the instructions that the Board may issue from time to time regarding 
prevention and control of air, water, land and sound pollution. 
5.4 If any statement in the affidavit furnished along with the application is found false, the consent issued 
will be revoked and further prosecution will be launched against the unit. 
5.5 There shall be no fugitive emission from the premises. 
5.6 The sound level (Leq) measured 1 m outside the boundary of the premises shall not exceed the Ambient 
Air Quality standards in respect of noise specified for that area. 
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5.7The particulate matter (PM 10 &PM 2.5 ) measured 1 m outside the boundary of the premises shall not 
exceed the Ambient Air Quality standards in respect of noise specified for that area. 
5.8 All operation likely to produce dust or noise shall be carried out within sufficiently closed and insulated 
premises. 
5.9 The domestic wastewater shall be treated through septic tank (IS 2470: 1985, Part I) and dispersed 
through soak pit, with concrete bottom, honey comb structure, perforated ring side wall and 75cm thick 
2mm sand envelope around. 
5.10 Effluent treament plant shall be established with treatment units like screening, oil and grease trap, 
Equalization, SBR, Filtration and Ultrafiltraion and treated water tank. 
5.11 .Every person engaged in recycling or processing of plastic waste shall prepare and submit an 
annual report in Form-IV to the local body concerned under intimation to the concerned State 
Pollution Control Board or Pollution Control Committee by the 30th April, of every year. 
5.12 Statutory clearance required for operating the mill shall be obtained from the concerned departments 
before commissioning the unit. 
5.13 Adequate safety measures shall be provided in accordance with fire safety regulation 
5.14 Proper Solid waste management system shall be provided in the unit, arrangements for collection,segregation, storage, handling 

and disposal of solid waste including garbage shall be provided as per SWM Rules 2016 and the facility shall be maintained properly. 
5.15 Provisions of Plastic Waste Management Rules 2016 and it’s amendments shall be complied with. 
5.16 .The applicant shall put up a signboard of size 6ft. x 4 ft. near the main entrance of the plant to display 
the name of the farm and the important consent conditions.

 
 
 

 
 

signaturerectangle

SIGNATURE OF ISSUING AUTHORITY

ENVIRONMENTAL ENGINEER

 To  
 M/s GREEN WORMS WASTE MANAGEMENT PVT LTD. 
 KSIDC, PLOT NO A11 B. VALIYAVELICHAM,CHERUVANCHERY, CHITTARIPARAMBA 
PANCHAYATH, KANNUR,  
 E-Mail : Ashif@greenworms.org 
 Contact Number : 9656363502  
 
 
 
 1.This digitally signed document is legally valid as per the Information Technology Act 2000 
 
 2. For verifying this document please go to www.keralapcbonline.com and search using Certificate 
Number/name of the unit/Application Number in “Certificate Verification” link in the home page of the 
Board’s  Phoenix website.

Digitally signed by NOBY GEORGE
Date: 2024.05.14 00:18:40 IST
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TOPOGRAPHICAL SI~ PLAN OF PROPOSED COMBINED !NDUSTIUAL SHEO(GROUP Gl), STORAGE SHED ( GROUP-H)ANO OFFICE BUILOING (GROUP- E), 
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Catcpy of1bcl'ndmlrJ: 

lirm 
OONIIENT ORDER NO. Z!ffl5171155CM 

ROI ii\lnNGSNO.TUl'NPCllll'A041ARY/BIJAllY/W/302l DA'l'ED: 1Cll'08ll<m 

S'lllk Tllllil Midi.• PoJbrtillD Comzo1 Board -CONSBNT TO OPBRATB FOR BXPANSION-lI ·KIL 
DAI.MIA CBMBlllT (BBAllAT) I..JMlTBD, CBMBNI' PLANT , 8.P .No. S.P,No. !1,10,11,12, Gii; or 
Palinpllllern Villaae ud S.F.No. 2.73/130, 28411,2., fflA/8,9,10,11,12 ofK•llekadi ViJll&e; 
Solar Powvr Plm-f- of 30, 378, 38B, 3?~7'-~8, 512 & 93 of P■Jinc••'h.am Ville&,, 
PALINGANATBAM .ui.,. Ariyahr'falllkaad Aliyamz-Diarict-CcmNn! for • I ofim 
plmtmldi&dlcpof11GWq11ad-'ornda aflblmtmulor Soceiml25 ofthoWllllr~llld 
C-1 Df Pollalian) ~ 1'74 • _,.., -, 1'B8 (c.ml A<t 6 ort'74)-J.ocuod. Reg, 

REI': J. Pracccdi•11 No.T4/TNPCBIF.0048AR.YIJUJARYIW4l:A/2022 DIiied: IS/06/2022 
2, Uml'1 All!>li911ion No. 50705504 dmld: 25-02-2023 
3.DLNo:i!.1l048AllYIIW.JCJ!8.J41AllY/2CWdmd30t'06tl023 
4. Awzo,ed ....imla ofl'SC Yiclo Ilrm'Dl>.21~1 dllcd: 3.8.2023 

CONBl!NT TO 01BIIATB l!lm DPANS!Olf II ll.-q gm,<d ....i.r Salaa 1S aflllo W-(Pm,rmlaa I04 ec.m.t of 

hlMloo)AII, 1!174•-lal!lll(ClmllllA"',6ofl!l74)0,,C.--•u"IIIOllllf')lll41boni.l04..-a.llo ---
n.Dop\llY~-
11111. JUIMJA IWl!Hl'(llfLUA'l)LIMffl!D, CIIMBMl'PLANT 

t:=J::~1,1;~::=:m..11r:t.~~~-zrn~:z:rJ.~~2 or 
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DolmiaC....S(;lllm,d)~ SJ ' l z:m. nicly- IlillNt 
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Copy to: 

I.The Commissioner, THIRUMANOOR-Panchayat Union, Ariyalur Taluk, Ariyalur District. 

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, ARIY ALUR. 

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Triuchirappalli. 

4. File 

2 
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SPECIAL CONDITIONS 

1. This consent to operate for Expansion is valid for operating the facility for the manufacture of 
products (Col. 2) at the rate (Col. 3) mentioned below. Any change in the products and its quantity has 
to be brought to the notice of the Board and fresh consent has to be obtained. 

SI. I Description 
I 

Quantity 
I 

Unit 
No. 

Product Details 

1. I Cement 15 I MTPA 

2. I Solar Power Generation 15 IMw 
Bv-Product Details 

1. I Electric Power Generation through WHRB 11 IMw 
Intermediate Product Details 

1. I Clinker I 3.23 I MTPA 
2. This consent to operate for Expansion is valid for operating the facility with the below mentioned 

permitted outlets for the discharge of sewage/trade effluent. Any change in the outlets and the quantity 
has to be brought to the notice of the Board and fresh consent has to be obtained. 

Outlet No. Description of Outlet Maximum daily discharge Point of disposal 
inKLD 

Effluent Type : Sewa2e 

1. Sewaoe 349.0 On land for oardenino 

Effluent TY11>e : Trade Effluent 

1. Trade Effluent-I (RO 42.0 Utilized as Cooling 
Permeate) Tower makeup 

2. Trade Effluent-II (RO 18.0 Utilized as Clinker Cooler 
Reject) Spray, Coal Mill Spray 

and Cement Mill Spray 
3. The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down 

hereunder. 

3 
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Catcpy of1bcl'ndmlrJ: 

lirm 
OONIIENT ORDER NO. Z!ffl5171155CM 

ROI ii\lnNGSNO.TUl'NPCllll'A041ARY/BIJ/ARY/Mm DA'l'I\D: 10/181J0:13 

S'lllk Tllllil Nadu PollulioD C-1 Baud -CONSENT TO OPERATB POR BXPANSION-11 ·KIL 
DAI.MIA CBMBlllT (BBAllAT) I..JMITBD, CBMBNI' PLANT , 8.P .No. S.P,No. !1,10,11,12, Gii; or 
Palinpllllern Villaae ud S.F.No. 2.73/130, 28411,2., fflA/8,9,10,11,12 ofKlllekadi ViJll&e; 
SolarPowvrPlm-f- of 30,378, 38B, 3!1, 87, 88,512 & !13 ofP■Ji11:7••"8m Ville&,, 
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2, Uml'1 All!>li911ion No. 50705504 dmld: 2$-02,2023 
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Copy to: 

I.The Commissioner, THIRUMANOOR-Panchayat Union, Ariyalur Taluk, Ariyalur District. 

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, ARIY ALUR. 

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Triuchirappalli. 

4. File 

2 
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SPECIAL CONDITIONS 

1. This consent to operate for Expansion is valid for operating the facility for the manufacture of 
products (Col. 2) at the rate (Col. 3) mentioned below. Any change in the products and its quantity has 
to be brought to the notice of the Board and fresh consent has to be obtained. 

SI. I Description 
I 

Quantity 
I 

Unit 
No. 

Product Details 

1. I Cement 15 I MTPA 

2. I Solar Power Generation 15 IMw 
Bv-Product Details 

1. I Electric Power Generation through WHRB 11 IMw 
Intermediate Product Details 

1. I Clinker I 3.23 I MTPA 
2. This consent to operate for Expansion is valid for operating the facility with the below mentioned 

emission/noise sources along with the control measures and/or stack. Any change in the emission 
source/control measures/change in stack height has to be brought to the notice of the Board and fresh 
consent/Amendment has to be obtained. 

3 
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13th August 2025 

To 
The Secretary, 
Sri Vijaya Puram Municipal Council 
Indira Bhawan, Sri Vijaya Puram, 
South Andaman, A&N Islands 

Sir, 

The undersigned is an authorised operator managing the dry waste received from 

Sri Vijaya Puram Municipal Council (SVPMC) at Dry Resource Centre (DRC) for pre-

processing of waste like segregation, baling/ bundling & storage. The following details of 

the end facilities to which the waste is transported for recycling/end disposal are submitted 

for your kind information. 

S.No. Particulars 

1. Name of the authorised vendor Hindustan SWM Solutions 
Pvt Ltd, Junglighat 

2. DRC details, location & ward Hindustan SWM Solutions Pvt 

Ltd, Junglighat, Ward-6,7 

3. Details of Waste Collected from (Other 
authorised dealer), if any 

Recyclables and Non 
Recyclables 

4. Details of Channelization to End Processing 
Facility at Mainland (Name, address, SPCB/ 
PCCs authorisation/ consent number with 
validity), with enclosures 

• Recyclables M/s. Shree Renga Polymers 
karur-639003

• Non-recyclables M/s.Dalmia Cement Bharat Ltd -
Dalmiapuram, Trichy 621651. 

I hereby declare that the information provided above is true and correct to the best of my 

knowledge and belief and channelized to the above-mentioned authorised end processing 

facility in compliance with the Solid Waste Management Rules, 2016 and applicable 

SPCB/PCC guidelines. 

Place: Chennai Name: Vardhaman Sakhlecha 

Date: 13th August 2025 Designation: Director 

Hindustan SWM S olutions Private Limited 
C IN :U37100TN2017PTC115131 

Q New No. 103, PS S ivasamy Salai, Mylapore, C hennai, Tamil Nadu 600004 
• www.hindustanswm.com 
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AGREEMENT 

s.10 

cw 400795 

~ ROUFBASHA,B.A., 
STAMP VENDOR LIC No: 8/83/ 97 

NEW No 17 OLD No: 9. 
p p V K01' ::, • REET, MYLAPORE, 
CH Et.•,.-' 60f, 004 Ph: 24982427 

This agreement for co-processing of non-hazardous plastic waste (Category a & Category III) as defined under PWM rules 2022 (hereinafter referred to 
JS "Agl'eement") is entered into on this 22nd day of March 2023 ("Effective 
Date") at Chennai 

BY AND BETWEEN 
I 

Hindustan SWM Solutions Pvt Ltd, a company incorporated under the 
~ompanies Act, 1956 having its registered office at Old No 57 /2, New No. 
103 PS Sivasamy Salai, Chennai-60004 (hereinafter referred to as 
"Hindustan SWM", which expression shall, unless repugnant to the context, 
include its successors and permitted assigns); of the FIRST PART. 

AND 

i;?almia Cement (Bharat) Limiti d, a company incorporated under the 
Companies Act, 1956 having its registered office at Dalmiapuram, Lalgudi 
J?istrict, Tiruchirappalli, Tamil Nadu - 621 651 and having its corporate 
office at 11th-12th Floor, Hansalaya Building, 15 Barakhamba Road, New 
Delhi 110 001 (hereinafter referred to as "DCBL", which expression shall, 
unless repugnan.t to the context, include its succes • ·---.:! d penru✓·tted ~~f!kVJ~~. Dlf,ART. -

01
"~ 

g1 - [tltJ../ i c.e14
"' ~ ( u.,,¥,': ~ 1t10 ,,-.,u -

j • ~ lhoriSed SlgNt<lfy ~~"'-.~ 

I 

• 
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HINDUSTAN SWM and DCBL are hereinafter individually referred to as a 
"Party", and coUectively referred to as the "Parties". 

WHEREAS 

A. HINDUSTAN SWM is engaged in the business of EPR Compliance; 

A. DCBL and its subsidiaries are engaged in the business of manufacturing 
and selling of cement at various locations in India and has plants located at 
Thamaraikulam Village, Ariyalur -621 705, Dalmiapuram - 621 651, Tamil 
Nadu, (hereinafter referred to as the units1 and are desirous to foster and 
advance environmentally safe production practices. 

B. HINDUSTAN SWM is desirous of disposing off Non-Hazardous Waste 
generated at its plant/manufacturing unit located at various sites across 
South India, in a safe and environment friendly manner; and 

C. DCBL has agreed to co-process the Non - Hazardous Plastic Waste 
generated by HINDUSTAN SWM and for the same has incurred huge capital 
investment for making addition(s), alteration in its existing production 
technologies, machinery/ equipment and/ or manufacturing process etc., 
for co-processing the Non - Hazardous Plastic Waste. 

NOW, THEREFORE, in consideration of the mutual agreements, promises, 
covenants, representations and warranties set forth in this Agreement, the 
receipt and sufficiency of which is acknowledged by the Parties, the Parties 
hereby agree as follows: 

1. DEFINITIONS AND INTERPRETATION: 

1.1 DEFINITION: 

In this Agreement (including recitals hereof and the Annexure hereto), 
the following words and expression (either in capitalised letter or the first 
letter of each word and expression in capitalised letters) shall have the 
meaning assigned to them respectively below: 

1.1.1 "Agreement• shall have the meaning as ascribed thereto in title 
clause of this Agreement. The Annexures and recitals hereto shall 
constitute an integral part of this Agreement and include all 
addenda; 

1.1.2 "Central Pollution Control Board" shall mean the Central 
Pollution Control Board constituted under sub-section {l) of 
section 3 of the Water (Prevention and Control of Pollution) Act, 

1974(6ofl974); __,.....__ / 

For Dalmla C~ en~: Ltd. ._..._, ~ 
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1.1.3 "Change in Law" shall mean the occurrence of any of the 
following events after: 

(a) amendment, modification or repeal (without re-enactment 
or consolidation) in applicable laws, of any applicable law, 
including rules and regulations framed pursuant to such 
law; 

(b) a change in the interpretation or application of any 
applicable law by any competent authority or by any 
competent court of law including tribunals; 

(c) the imposition of a requirement for obtaining any 
consent(s), clearance(s) and permit(s) which was not 
required as on the date of obtaining such consent(s)/ 
clearance and/or permit(s); 

(d) a change in the terms and conditions prescribed for 
obtaining any consent(s), clearance(s) and permit(s) or the 
inclusion of any new terms or conditions for obtaining such 
consent(s), clearance(s) and permit(s); and 

(e) any change(s), modification(s), addition(s), or introduction 
in relation to any taxes, assessments, cost or other 
expenses, having a bearing/ liability on DCBL arising out of 
this transaction as contemplated in this Agreement. 

1. 1 .4 "Confidential Information# shall mean and include: (a) any 
information supplied, whether written, verbally or in graphic, 
electronic or any other medium, or in any manner and/or by any 
mode disclosed to the Recipient Party within the framework of this 
Agreement and whether marked as confidential or not, (b) all such 
information as may be gathered by the Recipient Party which it 
has acquainted itself regarding the Issuing Party including but 
not limited to all reports, analysis, data, concepts, opinions etc. 
whether shared with recipient Party or not, (c) all oral and written 
information whether designated confidential or not; 

1.1.5 ["Contracted Minimum Quantity" shall have the meaning 
ascribed to it in Clause 3.1 of this Agreement;! 

1.1.6 "Co-Process/ Co-Processin~ includes the process by which Non -
Hazardous Plastic Waste can be effectively disposed off by using it 
in the cement kiln at a high temperature; 

1.1. 7 "Co-Processing Fees" shall have the meaning ascribed to it in 
Clause 9.1 of this Agreement; 

1. 1.8 "Effective Date" shall have the meaning ascribed to it in title 
clause of this Agreement; 

1.1.9 "Force Majeure": shall include: 

(a) any act of god, earthquake, nood, inundation and/or 
landslide; 

(b) storm, tempest, hurricane, 

For D~.£iei'1tiffl.~8l11~ urbances; 

14),/Jli..Wl~ 
(c_ A~ rised Signatory 

cyclon extreme 

/ 
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(c) fire; 
(d) acts of terrorism; 
(e) epidemic, pandemic, endemic; 
(Q shut down /stoppage /disruption 

/discontinuation/slowdown due to any activity including 
but not limited to breakdown of machinery, labour 
conflicts, strike, lockouts at the site of either of the Parties; 

(g) act of war, hostilities (whether declared or not), invasion, 
act of foreign enemy, rebellion, riots, weapon conflict or 
military actions, civil war, sabotage affecting the Party or 
Parties; and 

(h) any other event, condition or circumstance, or 
combination of events, conditions or circumstances, 
beyond the reasonable control of the Party(ies) effecting the 
performance of the obligations; and 

(i) Change in Law that substantially alters the obligations of 
DCBL hereunder or has a fundamental effect on the 
performance of this Agreement. 

1.1.10 "Government Authority" shall mean Government of India, state 
government of !Tamil Naduj, State Pollution Control Board, 
Central Pollution Control Board or government department, 
commission, board, bureau, agency, authority, instrumentalities, 
court or other judicial, quasi-judicial or administrative authority; 

l. l.11 "Non - Hazardous Plastic Waste" means the waste not falling 
within the definition of hazardous waste as specified in the Rules 
that is generated at the plant/ manufacturing unit of HINDUSTAN 
SWM and confirming to the specifications as more particularly set 
out in Clause 7 of this Agreement; 

1.1.12 "Issuin.g Party" shall have the meaning as ascribed to it in 
Clause 15.l (Confidentiality) of this Agreement; 

1.1.13 "Recipient Party" shall have the meaning ascribed to it in Clause 
15. l(Conjidentiality) of this Agreement; 

1.1.14 "Rules• shall mean the Hazardous and Other Wastes 
(Management and Transboundary Movement) Rules, 2016 (as 
amended from time to time); 

1.1.15 "Said Acceptance Receipt" shall have the meaning ascribed to it 
in sub-clause 6.1.2 (Laboratory Test) part (c) of this Agreement; 

1.1.16 "Scheduled Commissioning Date• shall mean the date on which 
the Unit accepts the Non - Hazardous Plastic Waste from 
HINDUSTAN SWM; 

1.1.17 "State Pollution Control Board" or "SPCB" shall mean the 
pollution control board commissioned in the state of Tamilnadu 

'" ~ q'-"1 

Authorised Slgnato,y 
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1.1.18 "Term" shall have the meaning as ascribed to it in Clause 
2. l{Tenns) of this Agreement; 

1.1.19 "Unit" shall mean the cement manufacturing unit of DCBL 
situated at [Dalmiapuram and Ariyalurj wherein the Co-Processing 
of the Non - Hazardous Plastic Waste would be carried out. 

1.2 INTERPRETATION: 

1.2.1 In this Agreement the following words and expressions shall have, 
where the context so permits, the meaning assigned to them below: 

(a) reference to the singular includes a reference to the plural 
and vice-versa; 

(b) reference to any gender includes a reference to all other 
genders; 

(c) reference to a Party shall include its legal representative, 
successor, legal heir, executor and administrator; 

(d) reference to statutory provisions shall be construed as 
meaning and including references also to any amendment or 
re-enactment (whether before or after the Effective Date) for 
the time being in force and to all statutory instruments or 
orders made pursuant to such statutory provisions; 

(e) reference to any Clause, Annexure, shall be deemed to be a 
reference to a clause, an Annexure of or to this Agreement; 

(I) headings in this Agreement are inserted for convenience only 
and shall not be used in its interpretation; 

(g) any word or phrase defined in the body of this Agreement 
(including the recitals) shall have the meaning assigned to it 
in such definition throughout this Agreement; and 

(h) the recital, annexures, to this Agreement shall be deemed to 
be incorporated in and form an integral part of this 
Agreement and shall have a binding effect on the Parties as 
any other part of this Agreement. 

2. TERM: 

2.1 This Agreement shall come into effect from the Effeco/e Date and shall 
remain in full force and effect for a period of [10) consecutive years, 

~:::,::7-;:,:~l mli« in a<<o•d=~ whh d,o pco,isions : / 

For (Pf Xi;~tJ Ltd. V 

Authorised Slgnatory 
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2.2 HINDUSTAN SWM understands and agrej s that this Agreement sh3.ll be 
renewed for a further period of [10 (ten) years) upon execution of a fresh 
agreement with terms and conditions as may be mutually agreed 
between the Parties and the Parties shall enter into such fresh agreement 
at least [6] months prior to the expiry of the term of this Agreement. 

3. SCOPE OF THE AGREEMENT: 

3 .1 fSubject to the provisions of this Agreement, HINDUSTAN SWM shall, 
from the Scheduled Commissioning Date during the Term, supply to 
DCBL on a monthly basis, a minimum quantity of Non - Hazardous 
Plastic Waste as mentioned in the Annexure C Part I - Contracted 
Minimum Qty. and price slabs ("Contracted Minimum Quantity") on or 
before the [last] day of each month. The Contracted Minimum Quantity 
may be mutually increased by the Parties in writing . 

.J 
3.1.1 Hindustan SWM shall supply 500 Metric tons of Category Il and 111 

in the month of March 2023 subject to DCBL requirement and 
plant running status. 

3 .1.2 DCBL shall give EPR credits under PWM Rules 2022 to Hindustan 
SWM and its clients equal to the Non - Hazardous Plastic Waste 
supplied to it. For example: If Hindustan SWM Solutions supplied 
100 tons Non - Hazardous Plastic Waste DCBL, then DCBL shall in 
tum allocate EPR credits to the extent of 100 tons. 

3.2 The Parties understand and agree that the Scheduled Commissioning 
Date shall not be any time later than [30.04.2023] from the Effective 
Date. 

3 TRANSPORTATION: 

4.1 The Parties agree that HINDUSTAN SWM shall provide suitable 
dumpers/tractors/trucks or any other transit vehicles as per the 
specifications, if any, prescribed by the Government Authority/SPCB to 
HINDUSTAN SWM for transporting its Non - Hazardous Plastic Waste to 
the Unit solely at the risk and cost of HJNDUSTAN SWM as per 
applicable laws. 

4.2 HfNDUSTAN SWM shall label the Non - Hazardous Plastic Waste 
containers with the requisite details as per applicable laws. 

4 .3 HlNDUSTAN SWM shall provide detailed characteristics of Non -
Hazardous Plastic Waste along with the shipment 
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5. OBLIGATION OF HINDUSTAN SWM PRIOR TO TRANSPORTATION OF 
NON - HAZARDOUS PLASTIC WASTE: 

5.1 HINDUSTAN SWM shall prior to the transportation of Non - Hazardous 
Plastic Waste from its manufacturing plant/ site/ project to the Unit, 
ensure and be solely responsible to: 

5.1. l undertake that the waste is free from any toxic material that may 
be notified by DCBL or the [Tamil Nadu] SPCB or Government 
Authority prescribed under the relevant provisions of law in this 
behalf for the time being in force, before disposing off its Non -
Hazardous Plastic Waste for Co-Processing to DCBL; 

5.1.2 obtain all written confirmations/ authorizations from the 
concerned Government Authorities with regard to handling of Non 
- Hazardous Plastic Waste in relation to storage, packaging, 
loading and transportation of Non - Hazardous Plastic Waste under 
applicable laws and have the same renewed from time to time; 

5.1.3 bear all costs, risks and liabilities associated with handling of Non 
- Hazardous Plastic Waste s in relation to storage, packaging, 
loading and transportation of Non - Hazardous Plastic Waste onto 
the transit vehicle(s) deployed by HINDUSTAN SWM; 

5.1.4 use sturdy packaging material strictly in accordance with the 
applicable laws, guidelines and directives issued by Government 
Authorities; and 

5.1.5 provide the transporters/driver with: (a) material safety data sheet 
as more particularly set-out in Anoexure - A to this Agreement; (b) 
Non - Hazardous Plastic Waste Delivery Challan; and (c) all other 
necessary in transit documents required as per applicable laws. Or 
as per DCBL requirement. 

6 . UPON ARRIVAL OF THE NON - HAZARDOUS PLASTIC WASTE AT 
DCBL'S UNIT: 

6.1 DCBL shall carry out the following tests upon the arrival of Non -
Hazardous Plastic Waste at the Urut: 

6.1.1 Weigh Bridge Computation 

The Non - Hazardous Plastic Waste consignment shall be duly 
weighed at the weighbridge located in the Unit. The weighing of the 
Non - Hazardous Plastic Waste shall be recorded, and the same 
shall be binding on both the Parties. 

6.1.2 Laboratory Test: 

(a) To ascertain that the Non - Hazardous Plastic Waste is 
strictly in compliance with the specifications and accepted 

For Dafmia C lfni~~dlidcied in Clause 7 of thi the quality 

M,~ 
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department of DCBL shall carry out necessary laboratory 
tests which shall be conclusive, final and binding oh the 
Parties; 

(b) In the event the laboratory test shows variation in 
specifications and acceptance limits as provided in Clause 7 
of this Agreement, DCBL at its sole discretion shall decide 
whether: (i) to accept the consignment of Non - Hazardous 
Plastic Waste; [Or) (ii) reject the consignment of Non -
Hazardous Plastic Waste, and also provide a copy of the 
laboratory tests to H[NDUSTAN SWM; 

(c) ln the event DCBL accepts the consignment of Non -
Hazardous Plastic Waste then it shall acknowledge the Non 
- Hazardous Plastic Waste receipts ("Said Acceptance 
Receipt") to HINDUSTAN SWM within 3 (three) working 
days from the date of arrival of the Non - Hazardous Plastic 
Waste consignments at the Unit; 

(d) If DCBL is of the opinion that such Non - Hazardous Plastic 
Waste that arrived at the Unit does not fulfil the 
specifications and acceptance limits as provided in Clause 7 
of this Agreement, but accepts Lhe consignment of Non -
Hazardous Plastic Waste in terms of Clause 6.1.2(b)(i), 
HINDUSTAN SWM shall pay liquidated damages to DCBL in 
the manner as set-out in Annexure - B to this Agreement. 
It is hereby agreed between the Parties that acceptance of 
the Non - Hazardous Plastic Waste by DCBL in terms of 
Clause 6.l.2(b)(i) shall not be considered as a waiver by 
DCBL for breach of specifications of the Non - Hazardous 
Plastic Waste by HINDUSTAN SWM, as specified in Clause 
7. Jt is further clarified that such acceptance of Non -
Hazardous Plastic Waste under Clause 6 .1.2(b)(i) shall not 
preclude DCBL's right to claim liquidated damages in 
accordance with the provisions of this Agreement. The 
Parties also agree and acknowledge that the quantum of 
Liquidated damages specified in Annexure B is reasonable 
and is a genuine pre-estimate of the losses that DCBL will 
incur in this case of breach by HINDUSTAN SWM; and 

(e) In case any consignmenL of Non - Hazardous Plastic Waste 
in whole or part is declared unfit for the purpose of Co­
Processing by DCBL and is rejected in terms of Clause 
6. l.2(b)(ii), it shall be duly lifted by HINDUSTAN SWM at its 
own cost and risk within a period of 3 (three) days from 
such intimation by DCBL to HINDUSTAN SWM. In case 
H[NDUSTAN SWM fails to lift the Non - Hazardous Plastic 
Waste within 3 (three) days from the said communication, 
HINDUSTAN SWM shall be liable to indemnify DCBL in 
terms of Clause 12 of this Agreement. DCBL also reserves 
the right to return such Non - Hazardous Plastic Waste to 
HINDUSTAN SWM and HINDUSTAN SWM agrees to / 

t/ Ltd. \P" 
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indemnify DCBL for any losses incurred in relation to the 
same. 

6 .2 Any injury, death of any person (including, but not limited to employees 
and agents of DCBL), damage or loss or destruction of any property 
(including, but not limited to property of the Unit and its respective 
employees and agents) resulting from or arising, in relation to handling 
of the Non - Hazardous Plastic Waste at HlNDUSTAN SWM's site, 
including storage, packaging, loading and/or during transportation of 
the Non - Hazardous Plastic Waste , shall solely be the responsibility of 
HINDUSTAN SWM. 

7 . QUALITY OF NON - HAZARDOUS PLASTIC WASTE: 

7.1 HINDUSTAN SWM understands that the Non - Hazardous Plastic Waste 
supplied to DCBL for Co-Processing shall conform to the specifications 
set out in the table below: 

7.2 

7.3 

7.4 

Table - Speclflcatloaa and acceptance 11.iiilta or Non -
Ruardoua PJutlc Waste 

Nature and Parameters Unit of Acceptance Limit 
description Measure 
of Waste IUOMI 

- Ash 
- Liquid < 5% 
- Solid < 20% 
Size 
Chloride % .5 to 1%-1.5% 
Sulphur % < 1.5 % 
PCB/ PCT < 50% 
loom} 
Heavy < 10 
Material < 100 
looml < 25.00 
Viscosity < = 20% 
(cSt) for 
Liquid 
Flash Point >60 
(Deg 
Centigrade) 
for Liquid 
GCV (ARB) Kcal/Kg >2500 
Moisture % <10% 

HINDUSTAN SWM understands and agrees that DCBL shall Co-Process 
Non - Hazardous Plastic Waste only if the same is in compliance with the 
specifications and accepted limits as provided in Clause 7.1 of this 
Agreement. 

DCBL shall not accept waste which contains any banned substance 
and/or any substance as set out in Annexure D to this Agreement. 
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(i) waste, which is fluid, slurry or paste; 
(ii) waste, which has an obnoxious odour; 
(iii) waste, which is auto ignitable; 
(iv) waste, which reacts with moisture to produce considerable amount 

of heat or gases; 
(v) waste, which contains shock sensitive substances; and 
(vi) waste, which is not well packed prior to arriving at DCBL's unit 

and leaks/leaches out during transit.] 

8 . DUTIES AND OBLIGATIONS OF THE PARTIES: 

8. l HINDUSTAN SWM understands, agrees and undertakes that it shall: 

8. l.l supply Non - Hazardous Plastic Waste in terms of 
this Agreement at the Unit; 

8.l.2 be responsible for all obligations as contemplated in 
this Agreement to ensure safe storage, packaging, 
loading and transportation of the Non - Hazardous 
Plastic Waste in the transit vehicle(s) deployed by 
DCBL, at its plant/manufacturing unit as per 
applicable laws; 

8. 1.3 be solely responsible for deputing its representatives 
for attending meetings and answering any queries 
raised by DCBL relating to Non - Hazardous Plastic 
Waste, from time to time during the Tenn of this 
Agreement; 

8. l.4 permit DCBL designated persons to inspect the 
process and source from where all such Non -
Hazardous Plastic Waste is generated and allow 
sample collection, provided DCBL has to give a prior 
intimation in writing of such visit to HINDUSTAN 
SWM, at least 10 (ten) days in advance; 

8.1.5 maintain the record of Non - Hazardous Plastic 
Waste supplied at the Unit during each month of the 
Term. Such records and any other pertinent 
information shall be provided to DCBL as and when 
required; 

8.1.6 be solely responsible for transportation of Non­
Hazardous Plastic Waste generated at its 
plant/manufacturing unit on to 
dumpers/tractors/trucks or other transit vehicles as 
per the specifications, if any, prescribed by the 
Government Authority/SPCB and in compliance with 
applicable laws; 

8.1. 7 ensure the implementation of the terms and 

fo, o~ i;:,;.-==re or HINDUSTAN s • • n :;;,/ 
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this Agreement and 
specifications established 
per applicable law; 

shall comply with all 
in this Agreement and as 

8.1.8 provide an orientation to the designated transporters 
deployed by HINDUSTAN SWM, regarding the 
security, health and safety rules as applicable for 
handling of the Non• Hazardous Plastic Waste; and 

8 .1. 9 not claim any right, interest or privilege in relation to 
the Non • Hazardous Plastic Waste supplied to the 
Unit. 

8.2 DCBL understands and agrees that: 

8.2.1 it shall CO-Process the Non • Hazardous Plastic 
Waste from the plant/manufacturing unit of 
HINDUSTAN SWM to its Unit with reasonable care 
and precaution. 

9. PAYMENT TERMS AND INVOICING: 

9.1 In consideration of DCBL Co-Processing the Non • Hazardous Plastic 
Waste, HINDUSTAN SWM shall pay to DCBL fee towards Co-Processing 
of the Non • Hazardous Plastic Waste, as more particularly provided in 
Part - I of Annexure C (Payment Tenns) to this Agreement ("Co­
Processing Feen). 

9 .2 DCBL shall raise invoice on a weekly basis, in relation to the payment of 
the Co-Processing Fee for the previous week in accordance with this 
Clause 9. 

9.3 HINDUSTAN SWM undertakes to pay the Co-Processing Fee within a 
period of 7 (seven) days from the date of receipt of invoice. 

9.4 HINDUSTAN SWM shall pay towards the invoices in the designated bank 
account of DCBL, the details of which is more particularly provided in 
Part - II of Annexure - C of the Agreement. 

10. REPRESENTATIONS AND WARRANTIES: 

10.1 Each Party represents and warrants to the other Party that: 

10.1.1 it has right and has taken all requisite approval required to enter 
into this Agreement and perform its obligations under this 
Agreement and there are no legal or contractual impediment of 
any nature for entering into this Agreement; ,.,..-------.._ / 

For Dalmia ~rt (Bharat)j-td, ~ 

<rfP,;JNJ;fl~ 
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10.1.2 it is a duly organised and validly existing under the laws of lndia 
with full power, authority and capability to do all acts 
contemplated herein and, in the manner, and on the terms and 
conditions stated, and such Party has obtained all necessary 
consents and approvals thereof in terms of this Agreement; 

10.1.3 it is not prohibited from entering into this Agreement; and that 
this Agreement has been entered into by them willingly and 
while keeping in mind not only their commercial interests but 
also their commitment towards carrying out social and 
sustainable initiatives; 

10.1.4 there are no legal, quasi-legal, administrative, arbitration, 
mediation, conciliation or other proceedings, claims, actions, 
governmental investigations, orders, judgments or decrees of any 
nature made, existing, or pending, which may affect the due 
performance or enforceability of this Agreement; and 

10.1.5 this Agreement is a legal, valid and binding obligation of the 
Party, enforceable against the Party in accordance with its 
terms. 

10.2 ln addition to Clause 10.1 above, HINDUSTAN SWM represents and 
warrants to DCBL that: 

10.2.1 it has requisite resources and capacity to supply and deliver at 
the Unit, Non - Hazardous Plastic Waste on a continuous basis, 
as per the terms of this Agreement. 

10.2.2 it has all necessary approvals/ permits by the Government 
Authority for handling, storage, processing, treatment, 
packaging, loading and transportation of the Non - Hazardous 
Plastic Waste in accordance with the applicable laws and terms 
of the Agreement; 

10.2.3 it shall comply with an laws at its cost and expenses in 
performing its due obligations in terms of the Agreement; 

10.2.4 it shall obtain all necessary licenses and permissions and is 
making all statutory payments as required from time to time, 
including all applicable labour Jaws in India such as Contract 
Labour Regulation and Abolition Act, 1970, Minimum Wages 
Act, 1948, the Payment of Wages Act 1936, Workmen's 
Compensation Act 1923, Maternity Benefit Act 1961, Employees 
Provident Fund, Miscellaneous Provisions Act 1952, Employees' 
State Insurance Act 1948, etc. as amended, modified or re­
enacted from time to time and as may be relevant for personnel 
employed/engaged, directly or indirectly, by HINDUSTAN SWM 
during the Tenn; ~~ S0111,✓•• ,. ~ 

For Dalmia C ent (B rat/ Ltd. : ~~"-' \ ~v.Y" 
- c~ "'- ~ l ,~o i; 
~~ 

Page 303 of 1410

3033000



10.2.5 it shall provide all necessary and relevant information related to 
Non - Hazardous Plastic Waste to DCBL, as and when required 
by DCBL; 

10.2.6 all the information related to the description, amount, nature, 
and toxicity of Non - Hazardous Plastic Waste given by 
HINDUSTAN SWM to DCBL under this Agreement is true and 
correct; 

10.2.7 no claim shall lie against DCBL by any personnel engaged, 
directly or indirectly by HINDUSTAN SWM or any person 
claiming on their behalf against DCBL in respect of any right or 
benefit due to them in their employment; and 

10.2.8 it is fully aware of the physical/chemical composition of the Non 
- Hazardous Plastic Waste supplied to DCBL for Co-Processing 
under this Agreement. 

10.2.9 Consignments of Non - Hazardous Plastic Waste under this 
Agreement shall not include any Hazardous Waste or part 
thereof 

11. COVENANTS: 

11.1 HINDUSTAN SWM covenants with/ towards DCBL that: 

11.1.1 it is aware and understands that DCBL has incurred huge costs 
and made substantial capital investments in making necessary 
additions and alterations in its production technologies and/or 
manufacturing process to enable itself for Co-Processing of Non -
Hazardous Plastic Waste as requested by HINDUSTAN SWM, 
thus HINDUSTAN SWM undertakes to supply Non - Hazardous 
Plastic Waste as per the terms of this Agreement; 

11.1.2 in the event DCBL is required to comply with any additional 
statutory regulations and guidelines framed by Government 
Authority relating to emission monitoring for demonstrating the 
performance of Co-Processing of the Non - Hazardous Plastic 
Waste at the Unit pursuant to this Agreement, the same shall be 
complied with by DCBL and HINDUSTAN SWM shall share all 
reasonable costs for the same; and 
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12. INDEMNITY AND PUBLIC LIABILITY INSURANCE: 

12.1 DCBL, its employees, agents, successors and assignees shall be 
indemnified and held harmless by HINDUSTAN SWM in case of any loss, 
damage suffered/sustained by DCBL or its properties/ personnel or any 
other third party/ personnel and their properties, arising out of or in 
connection with, howsoever caused whether due to an accident, negligent 
activity, omission, commission or acts of any natw-e by HINDUSTAN 
SWM, its transporter, agents, representative or due to non-performance/ 
breach of the terms as contemplated in this Agreement. 

12.2 Parties shall procure such public insurance cover at its own cost as may 
be necessary or prudent under the applicable Laws with regard to 
activity which is within the scope of that Party. The Parties shall also 
effect and maintain such insurances as may be necessary for mitigating 
the risks that may devolve on any third party as a consequence of any 
act or omission while performing the respective obligations under this 
Agreement. HINDUSTAN SWM understands that DCBL has incurred 
huge costs and made substantial capital investments for making 
addition(s), alteration in its existing production technologies, machinery/ 
equipment and/or manufacturing process etc., for Co-Processing of the 
Non - Hazardous Plastic Waste and thus DCBL shall be a co-insured in 
all insurance covers taken by HINDUSTAN SWM in terms of this 
Agreement; 

12.3 All insurances obtained by the Parties in accordance with Clause 12.2 
(above), shall be maintained throughout the term of this Agreement. The 
Parties shall ensure timely renewal and pay timely premiums as per their 
respective insurance policies during the term of this Agreement. 

13. TERMINATION 

13.1 Both parties understand and agree that each shall have right to 

terminate this Agreement prior to the expirY of the Term in case of the 
following circumstances: 

13.2.1 by serving a notice of 60 (sixty) days to the other party 
13.2.2 forthwith, in case of any Change in Law or any impossibility of 

any nature or for any reason due to which the performance of 
this Agreement has become financially and/ or operationally 
non-viable; 

13.3 DCBL understands and agrees that HINDUSTAN SWM shall have right to 
terminate this Agreement prior to the Term in case of the following 
circumstances: 
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13.4 Either Party shall terminate this Agreement forthwith in case if: 

13.4. l If either party, becomes or is declared insolvent or bankrupt 
under applicable laws by a court of competent jurisdiction, or is 
unable, or admits in writing its inability, to pay its debts as they 
mature, or takes or suffers any action for its liquidation or 
dissolution due to such insolvency, or has a receiver or 
liquidator appointed for all or any part of its assets. 

13.5 Parties shall continue to ruscharge and perform its respective obligations 
in terms of this Agreement till the date of termination of this AgreemenL. 

14. FORCE MAJEURE 

14.1 Neither Party shall incur any liability due to failure or delay in 
performance of any obligation caused by Force Majeure save and except 
any payment obligations already incurred, provided, however, that the 
affected Party shall notify the other of the existence of the Force Majeure 
within 5 (five) days and the effect thereof on its ability to perform its 
obligations in terms of this Agreement and that the affected party 
undertakes all reasonable efforts to mitigate the impact of the Force 
Majeure on the other Party. If any Force Majeure endures more than 30 
(thirty) days from the date of notification to the other Party, the Parties 
shall meet and review in good faith the desirability and conditions of this 
Agreement. 

15. CONFIDENTIALITY: 

15.1 All the Confidential Information disclosed by one Party ("Issuing Party") 
to the other Party ("Recipient Party") within the framework of this 
Agreement is and shall continue to be the exclusive property of the 
Issuing Party. 

15.2 The Parties must keep strictly confidential, all the Confidential 
Information which they have had access to pursuant to this Agreement. 
In addition, both Parties undertake to refrain from using the Confidential 
Information for purposes other than those permitted under this 
Agreement and to refrain from disclosing the Confidential Information to 
third parties without the prior written consent from the other Party. 
Notwithstanding anything contained in this Clause, information shall not 
be deemed to be Confidential Information and the Recipient Party shall 
have no obligation with respect to such information if such information: 
(a) is in the public domain; (b) is independently developed by the 
Recipient Party; (c) is disclosed pursuant to applicable laws or 
regulation,, o,d,rn of"" oourtJ•I o, =Y othoc go~mm,nlal authoriti1/ 

For Dalmia cpratJ Ltd. 
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16 GOVERNING LAW AND DISPUTE RESOLUTION: 

16.1 Since the intent of th.is Agreement is to dispose of the Non - Hazardous 
Plastic Waste in an environmental sociable manner, therefore, both 
Parties shall reconcile the differences, if so arise, and shall make all best 
efforts to comply with the terms of this Agreement and perform their 
respective obligations in true spirit. 

16.2 In case the Parties fail to resolve the dispute(s) within a period of 30 
(thirty) days in the manner contemplated in Clause 16.1 (above), in such 
case the Parties shall refer the dispute in the manner provided in Clause 
16.3 and Clause 16.4 (hereundery. 

16.3 Any dispute arising out of or in connection with this Agreement, 
including any question regarding its existence, validity or termination, if 
cannot be settled amicably within 30(thirty) days of raising of dispute, 
shall be referred to and finally resolved by arbitration in accordance 
with the Arbitration Rules of the Delhi International Arbitration Centre, 
which rules are deemed to be incorporated by reference in this clause. 
The seat of arbitration shall be New Delhi, India. The Tribunal shall 
consist of a sole arbitrator. The language of arbitration proceedings 
shall be English. 

16.4 Both Parties shall not be released from their obligations under this 
Agreement during the pendency of any dispute/arbitration proceedings. 

17. NOTICES 

17.1 Any notice provided for in this Agreement shall be in writing and shall be 
sent by: (a) facsimile transmission, or (b) email, or (c) courier/registered 
post/ speed post, or (d) personal delivery: 

In the case of notices to HINDUSTAN SWM and DCB!,, 

Contact 
Address 
E-Mail 
Contact 

Address 

Email 

Vardharnan Sakhlecha (ffiNDUSTAN SWM) 
No 103 PS Sivasamy Salai, Mylapore, Chennai 600004 
Vard@hindustanswm.com 
SC Umasankar (DCBL) 
Dalmia Cement (Bharat) !,td, Unit- Dalmiapurarn, Main 
Road Kallakudi PO, Tiruchirappalli- 621 651 
sc.umasankar@dalmiacement.com 

17.2 All notices shall be deemed to have been validly given on: (a) the business 
day immediately after the date of transmission, if transmitted by 
facsimile, or (b) the business day immediately after the date of 
confirmation of transmission recorded on the sender's computer in case 
of email transmission, or (c) the date of delivery, where notice is given by 
personal delivery, and (d) in case (a), (b) and (c) do not apply, the expiry 
of 3 (Three) business days after posting, if sent by post or courier. 

Fw~~ 

Authorised SlgnatOI}' 
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17 .3 Either Party may, from time to time, change its address or representative 
for receipt of notices provided for in this Agreement by giving information 
to the other Party within a period of 10 (Ten) business days'. 

18. MISCELLANEOUS 

18.1 Further assurances: 

18.1.1 The Parties to this Agreement shall, and shall use reasonable 
endeavour to ensure that any necessary third party shall, from 
time to time execute and deliver all such further documents and 
do all acts and things as the other Party may reasonably require 
to effectively carry out the full intent and meaning of this 
Agreement to complete the transactions contemplated 
thereunder. If, for any reason whatsoever, any term contained in 
this Agreement cannot be performed or fulfilled, the Parties 
agree to meet and explore alternative solutions depending upon 
the new circumstances, but keeping in view the spirit and core 
objectives of this Agreement whether before or after the Effective 
Date. 

18.1.2 Any green benefits, subsidies and/or other benefits of any 
nature, if any, arising out of procurement/use of above Non -
Hazardous Plastic Waste supplied shall be claimed by DCBL and 
HINDUSTAN SWM shall provide full support to DCBL in claiming 
such benefits, subsidies and/or other benefits of any nature. 
These could be related to COM, PAT, CO2 lnventory, Bio mass 
use. 

18.1.3 HSWM shall reserve exclusive rights over the EPR credits 
generated from HSWM's supply of non-hazardous plastic waste. 

18.2 Amendments and waiver: No modification or amendment to this 
Agreement and no waiver of any of the terms or conditions hereof shall 
be valid or binding unless made in writing and duly executed by or on 
behalf of the Parties. No waiver of any breach of any provision of this 
Agreement shall be effective or binding unless made in writing and 
signed by the Party purporting to give the same and, unless otherwise 
provided in the written waiver, shall be limited to the specific breach 
waived. 

18.3 Assignment: This Agreement or any right or interest herein, shall not be 
assignable or transferable by any Party except with the prior written 
consent of the other Parties. Notwithstanding, anything contained in this 
Clause 18.3, each of the Parties expressly acknowledge and agree that 
DCBL shall have the unrestricted right to assign any right or interest 
herein to its affili. ·ate(s), all or any of its rights ~d interest here _unde/ 
without the consent of any other Party, while serving a notice to 
HlNDUSTAN SWM in this regard. 

For Dal • e ent (Bh4rat) Ltd. 
5°'" .. ~<i L 'Ill.I 

v.J ""()\EN 
~ n-10\J>. 
<> 
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18.4 Relationship: The relationship of the Parties hereto shall be on a 
principal-to-principal basis and shall be governed by the terms of this 
Agreement. Any Party shall not be entitled to represent and / or hold 
itself out to be the agent or associate of the other party or a service 
provider in any manner whatsoever. 

18.5 Reservation of rights: No forbearance, indulgence or relaxation or 
inaction by any Party at any time to require performance of any of the 
provisions of this Agreement shall in any way affect, diminish or 
prejudice the right of such Party to require performance of that provision. 
Any waiver or acquiescence by any Party of any breach of any of the 
provisions of this Agreement shall not be construed as a waiver or 
acquiescence of any right under or arising out of this Agreement or of the 
subsequent breach, or acquiescence to or recognition of rights other than 
as expressly stipulated in this Agreement 

18.6 Independent rights: Each of the rights of the Parties hereto under this 
Agreement are independent, cumulative and without prejudice to all 
other rights available to them, and the exercise or non-exercise of any 
such rights shall not prejudice or constitute a waiver of any other right of 
the Party, whether under this Agreement or otherwise. 

18.7 Other remedies: Any remedy or right conferred upon DCBL for breach of 
this Agreement shall be in addition to and without prejudice to all other 
rights and remedies available to it. 

18.8 (Specific performance: The Parties agree that damages are not an 
adequate remedy for DCBL and DCBL shall be entitled to obtain an 
injunction, restraining order, right for recovery, seek for specific 
performance of this Agreement or such other equitable relief as a court of 
competent jurisdiction may deem necessary or appropriate to restrain 
HINDUSTAN SWM from committing any violation or enforce the 
performance of the covenants, representations and obligations contained 
in this Agreement. These injunctive remedies are cumulative and are in 
addition to any other rights and remedies the Parties may have at law or 
in equity, including without limitation a right for damages.] 

18.9 Non-exclusive remedies: The rights and remedies herein provided are 
cumulative and none is exclusive of any other, or of any rights or 
remedies that any Party may otherwise have at law or in equity. The 
rights and remedies of any Party based upon, arising out of or otherwise 
in respect of any inaccuracy or breach of any representation, warranty, 
covenant or agreement or failure to fulfil any condition shall in no way be 
limited by the fact that the act, omission, occurrence or other state of 
facts upon which any claim of any such inaccuracy or breach is based 
may also be the subject matter of any other representation, warranty, 
covenant or agreement as to which there is no inaccuracy or breach. 
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18.11 Partial invalidity: If any provision of this Agreement or the application 
thereof to any person or circumstance shall be invalid or unenforceable 
to any extent for any reason including by reason of any law or regulation 
or government policy, the remainder of this Agreement and the 
application of such provision to persons or circumstances other than 
those as to which it is held invalid or unenforceable shall not be affected 
thereby, and each provision of this Agreement shall be valid and 
enforceable to the fullest extent permitted by law. Any invalid or 
unenforceable provision of this Agreement shall be replaced with a 
provision, which is valid and enforceable and most nearly reflects the 
original intent of the invalid and unenforceable provision. 

18.12 Counterparts: This Agreement may be executed in one or more 
counterparts, each of which when so executed and delivered shall be 
deemed an original but all of which together shall constitute one and the 
same instrument and any Party may execute this Agreement by signing 
any one or more of such originals or counterparts. The delivery of signed 
counterparts by facsimile transmission or electronic mail in "portable 
document format" (".pd!") shall be as effective as signing and delivering 
the counterpart in person. 

18.13 Public notices: All public notices to a third party and all other publicity 
concerning the transactions contemplated by this Agreement or any 
other ancillary matters shall be jointly planned and coordinated by the 
Parties and no Party shall act unilaterally in this regard without the prior 
approval of the other Parties, such approval shall not be unreasonably 
withheld. This clause shall not prohibit any public notice or disclosure 
required by law in which case the Parties shall cooperate, in good faith, 
in order to agree the content of such public notice or disclosure so far as 
practicable prior to it being made. 

18.14 Rights of third parties: Nothing expressed or implied in this Agreement is 
intended or shall be construed to confer upon or give any person, other 
than the Parties hereto any rights or remedies under or by reason of this 
Agreement or any transaction contemplated by this Agreement. 

18.15 Survivability: The termination of this Agreement shall in no event 
terminate or prejudice (a) any right or obligation arising out of or 
accruing under this Agreement attributable to events or circumstances 
occurring prior to such termination; (b) any provision which by its nature 
is intended to survive termination, including the provisions of Clauses 
B(Duties and Obligations of the Parties), 12(lndemnity and Public Liability 
Insurance), lS(Confidentiality) , 16(Goueming Law and Dispute 
Resolution), 18 (Miscellaneous); and sub-clauses 6.1. l(b) and 6. l.2(e). / 

For Dalrnia Cemen} (Bharatl Ltd. .,,~~ Sot~~o . r) 
L/,tfMAJ s c"~~,~' CY 

~ ,~o ... 
;;o 

Authorised Signatory ~~---
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IN WITNESS WHEREOF, the Parties hereto have caused this Agreement to be 
executed on the date first written above: 

For HINDUSTAN SWM Solutions P For Dalmia Cement jBharat) 
Ltd Ltd. 

- - ,._,JY ~ Solut10 

" l . n l \t--Y'"' ~~'?.,. 

'sf ~ - i~:"' i 
..................................... \ ~ 

jAuthorized Signatory) "f/11-1 • 
-----~ -~ ------

jAuthorized Signatory) 

Witnesses: 

1 ................................................... ... . 

2 ............................................. ......... . 
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Annexure-A 

Material Safety Data Sheet 

Product Name Non-Hazardous Plastic Waste 
(Category I & IJ} as defined by PWM 
rules 2022 

Composition/Information on Segregated and packed/ Bailed 
Ingredients Materials 

Hazards Identification Not Applicable 
First Aid Measures 
Fire Fighting Measures 
Accidental Release Measures 

Handling and Storage Not Applicable 
Exposure Controls/ Personal Protection 

Physical and Chemical Properties Solids 

Stability and Reactivity (If Applicable} Not Applicable 

Toxicological lnfonnation Not Applicable 
(1f Applicable} 

Ecological Information (If Applicable} Not Applicable 

Disposal Considerations Co-Processing- Alternative Fuel 

Other Information Segregated and packed/ Bailed 
Materials 

For Dalmia Cem~ Ltd. 

~: SlgnatOI}' 
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Annexure-B 

Damages Payable for Quality Deviation 

Moisture Content Damages Payable 
NA NA 

Calorific Value Damages Payable 
NA NA 

Annexure - C 

PART • I 

CONTRACTED MINMUM QTY. AND PAYMENT TERM 

Period of supply Contracted Min. Base Rate [Rs. / MT] 
Quantity MT/Month 

Ql FY24 1000 Rs.600/MT .I 
2000 and above Rs.300/MT ✓ 

Below 2000 Rs.600/MT ./ 
From Q2, Q3 & Q4 

Exclusive of GST as 
applicable 

Volumes for each year shall be discussed mutually in advance before the 
end of the FY. / 

PART-II 

Bank Account Details of DCBL 
Account Name DALMIA CEMENT (BHARAT) 

LTD 
Account Number 0457008700004984 
Bank Name and Branch Punjab National bank 

Main branch, Trichy 620001 

IFSC Code PUNB0045700 

Note• For agreement entered for m ore than one DCBL unit; Bank details 
will be unit specific and will be provided by respective unit while VendO,! f 
registration process. ~ 

~· 

Authorised Signato1y 

Page 313 of 1410

3133010



Annexure - D 

LIST OF BANNED ITEMS 

The Non - Hazardous Plastic Waste supplied to DCBL for Co-Processing under 
the present Agreement shall not contain the following items: 

(i) 
(ii) 

(iii) 
(iv) 
(v) 
(vi) 
(vii) 
(viii) 
(ix) 
(x) 

Anatomical hospital wastes 
Unsorted Municipal Solid waste 
Asbestos-containing wastes 
Bio-medical wastes 
E-waste 
Entire batteries 
Explosives 
High-concentration cyanide wastes 
Mineral acids 
Radioactive waste 

Fo,~ 

Auttrorisecl Slgnato,y 

Page 314 of 1410

3143011



1

 

 

 

 

 
                                                                                    

Category of the Industry :
                                                                                    

                                                                                    
CONSENT ORDER NO. 2406249277328           DATED: 29/01/2024.

                                                                                    
PROCEEDINGS NO.T1/TNPCB/F.0038ARY/RL/ARY/A/2024     DATED: 29/01/2024

                                                                                    
_________________________________________________________________

                                                                                    

RED

,~;. LiFE 
K.•A'1 Life~tyle for "-YV Environment 
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        Consent to establish or take steps to establish for Expansion is hereby granted under Section 21 of the Air (Prevention and control

of Pollution) Act,1981, as amended in 1987 and the Rules and Orders made there under to

SUB: TNPC Board-Consent for Establishment FOR EXPANSION- I DALMIA CEMENT (BHARAT)
LIMITED , S.F. No. 218/5A2, 218/5A5, 218/6A, 219/1A1 part, 219/1A2, 219/1A3 part, 219/1A4,
219/1A5, 219/1A6, 219/1A7, 219/3B1, 219/3B2 part, 220/1A, 220/1B, 220/1C, 220/1D, 220/2,
220/3A, 220/3B, 220/4, 220/5 part, 220/6, 220/7A, 220/7B, 220/7C, 221/1A, 221/1B, 221/1D,
221/1E part, 221/1F, 221/1G, 221/2, 221/5, 222/3C2A, 222/3C3, 222/3C4 part, 222/3C5, 222/3C6,
222/4A, 222/4B, 222/5A, 222/5B, 222/5C, 222/6, 222/7, 223/8A, 223/8B part, 223/9, 223/10,
223/11, 224/1, 224/2, 224/3, 224/4, 224/5, 224/6, 224/7, 224/10, 224/12, 224/13A, 224/15 part,
224/16A part, 225/1 part, 225/2A2, 225/3, 225/4, 225/5A, 225/5B, 225/5D, 225/6A, 226/1A,
226/1B, 226/2, 226/4A, 226/4B, 226/4C, 226/5, 235/4A, 235/4B, 235/6B, 348/2, 348/6, 349/1,
349/2, 349/3, 349/4A, 349/4B, 349/4C, 349/5A, 349/5B, 349/6, 349/7, 349/8A, 349/8B, 352/1 part,
352/2A, 352/2B, 352/2C, 352/3, 352/4, 352/5, 352/6A, 352/7A, 352/8A part, 352/9, 352/11A, 353/1,
353/2A, 353/2B, 353/5B, 353/6, 356/4B, 357/10A, 357/13, 357/16, 357/17, 357/19, 357/20B, 358/3,
358/10, 358/13, 368/14 part, 437/4, 437/15, 437/17 part, 437/18, 437/19A, 437/20A, 437/21, 437/22,
558/1 part, 558/2, 558/3, 558/4, 558/5 part, 558/6, 558/7, 558/8, 558/9, 558/10, 558/11, 558/12,
558/13, 559/3 part, 559/6, 613/1, 613/2, 613/3 part, 613/4A, 613/4B, 613/5, 613/6, 613/7 part, 613/8,
613/9, 613/10, 613/11, 613/12, 613/13, 613/14, 613/15, 614/1, 614/2, 614/3, 614/4, 614/5, 614/6,
614/7, 614/8A, 614/8B, 614/9A, 614/9B, 615/1, 615/6 part, 615/7, 615/8, 615/9, 615/10, 615/11 part,
615/12 part, 616/6 part, 618/3, 618/4, 618/6A, 620/1, 620/2, 620/3, 620/4, 620/5A, 620/5B, 620/6,
620/7, 621/1A, 621/1B, 621/1C, 621/2A, 621/2B, 621/2C, 621/2D, 621/3, 621/4, 621/5A, 621/5B1,
621/5B2, 621/5C part, 621/5D, 621/5E part, 622/1 part, 622/2 part, 622/3, 622/4A, 622/4B part,
622/5, 622/6, 623/1A, 623/1B, 623/1C part, 623/2, 623/3, 623/4, 623/5, 623/6, 623/7, 623/8, 623/9,
624/1, 624/2, 624/3, 624/4A, 624/4B, 624/5, 624/6, 624/7, 624/8, 624/9, 624/11, 624/12, 625/1,
625/2, 625/3, 625/4, 625/5, 625/6, 625/8, 625/9, 625/10, 625/11, 625/12, 625/13, 628/1A, 628/1B,
628/2, 628/3, 628/4A, 628/4B, 628/5, 628/6, 628/7, 628/8, 628/9, 628/10, 628/11, 628/12, 628/13,
628/14, 628/15, 628/16, 628/17, 628/18, 628/19A, 628/19B, 629/1, 629/2, 629/3, 629/4, 629/5,
629/6, 629/7A, 629/7B, 629/9A, 629/9B, 629/9C, 629/9D, 629/9E, 629/9F, 629/9G, 629/10A,
629/10B, 629/10C, 630/1, 630/2, 630/3, 630/4, 630/5, 630/6, 630/7, 630/8, 630/9, 630/10, 630/11,
630/12A, 630/12B, 630/13, 630/14, 630/15, 630/16, 630/17, 630/18A, 630/18B, 630/19A, 630/19B,
630/20, 631/1, 631/2, 631/3A, 631/3B, 631/3C, 631/3D, 631/6, 631/7, 631/8, 631/9A, 631/9B,
631/9C, 631/10, 631/11, 631/12, 631/13, 634/1, 636/1, 636/10, 636/11, 636/12, 636/2, 636/3, 636/4,
636/5, 636/6A, 636/6B, 636/7A, 636/7B, 636/8A, 636/8B, 636/9, 637/1A, 637/1B, 637/3, 637/4,
639/1, 639/2A, 639/2B, 639/2C, 639/3, 639/4, 639/5, 639/6, 639/7, 639/8, 639/9, 639/10, 639/11,
639/12, 639/13, 640/1A, 640/1B, 640/1C, 640/1D, 640/1E, 640/1F, 640/1G, 640/1H, 640/1I, 640/1J,
640/1K, 640/3, 640/4, 640/5, 640/6, 640/7, 640/8A, 640/8B, 640/8C, 640/8D, 640/8E, 640/8F,
640/8G, 640/8H, 640/8I, 640/9, 640/10, 641/1, 641/2, 641/3, 641/4, 641/6, 641/7, 641/8, 641/9,
641/10, 641/11, 641/12, 641/13, 641/14, 641/15, 641/16, 641/17, 641/18, 641/19, 641/20A, 641/20B,
641/20C, 641/20D, 641/20E, 644/6, 644/7, 644/8, 644/9, 645/7 part, 645/8B, 645/8C, 645/8D,
645/8E, 646/12, 646/14, 647/3D, 647/7, 647/8, 647/9, 647/10, 648/2, 648/3A, 648/3B, 648/3C,
648/3D, 650/1B, 650/2, 650/3, 650/5, 650/7A, 650/7B part, 650/8, 650/9, 650/10, 651/6, 651/9,
652/1, 652/2, 652/3, 652/4, 652/5, 652/6 part, 652/8, 652/9, 652/10, 652/11F, 655/10, 655/7, 655/8,
655/9, 656/1, 656/2, 656/4B, 656/6B, 656/7B, 656/7D, 656/7E part, 656/8, 656/9, 661/1, 661/10,
661/2, 661/3, 661/4, 661/5, 661/6, 661/7, 661/9, 663/2 part, 663/5A, 663/5C, 663/6A, 663/8A, 712/1
part, 712/3, 712/4, 712/5, 712/6A1, 232/1, 232/3, 232/4A, 232/4B, 232/5A, 232/5B, 232/5C, 232/5D,
232/5E, 232/5F, 232/5G, 232/5H, 232/5I, 234/3, 235/5, 559/2, 559/4, 559/5, 645/1, 645/2, 645/3,
645/4, 645/5, 645/6, 645/8A, 652/6 (P), 656/4A, 656/5, 656/6A, 656/6C, 656/7A, 656/7C,
656/7E(P), 656/10, 663/2(P) of Govindapuram Village and SF No 155/6B2, 155/6B4, 155/7, 155/8,
155/10, 155/14A, 156/3A6, 156/3A7, 156/3B, 156/5, 159/1B part, 159/2A, 159/4B5, 159/4B8,
159/5B, 159/6, 159/7, 159/8A, 159/8B, 159/9A, 159/9B, 161/1B, 161/4B2, 161/9 part, 161/10 part,
161/11, 161/16D, 161/17C, 161/18, 161/19, 161/21, 162/5, 162/6, 162/7, 162/8, 162/9, 161/5B(P),
161/9(P), 161/10(P), 163/17A, 163/17C, 163/20B, 163/18, 163/19 of Ottakovil Village,
GOVINDAPURAM Village, Ariyalur Taluk, Ariyalur District- for the establishment or take steps to
establish the industry for Expansion under Section 21 of the Air(Prevention and control of
Pollution)Act,1981, as amended in 1987 (Central Act, 14 of 1981)-Issued- Reg.

REF: 1.PROCEEDINGS NO.T4/TNPCB/F.0038ARY/RL/ARY/W&A/2022,dated : 15/06/2022
2.Application No.49277328,dated 14-12-2022/06-11-2023
3.IR.No : F.0038ARY/RL/JCEE-M/ARY/2023 dated 11/12/2023
4.TSC (Technical Sub Committee) resolution vide item No.222-01, dated 10.01.2024.
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                            The Director,

                            M/s . DALMIA CEMENT (BHARAT) LIMITED

                                                                                    
        Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:

                                                                                    

                                                                                    
        This Consent to establish for Expansion is valid upto March 31, 2029 , or till the industry obtains consent to operate under

Section 21 of the Air (Prevention and control of Pollution) Act, 1981, as amended in 1987 whichever is earlier subject to special and

general conditions enclosed. 

                                                                                    
                                                                                    
                                                                                    

To

The Director,

M/s.DALMIA CEMENT (BHARAT) LIMITED,

Dalmia Cement (Bharat) Limited,

Dalmiapuram,

S.F No. 218/5A2, 218/5A5, 218/6A, 219/1A1 part, 219/1A2, 219/1A3 part, 219/1A4, 219/1A5, 219/1A6, 219/1A7,
219/3B1, 219/3B2 part, 220/1A, 220/1B, 220/1C, 220/1D, 220/2, 220/3A, 220/3B, 220/4, 220/5 part, 220/6, 220/7A,
220/7B, 220/7C, 221/1A, 221/1B, 221/1D, 221/1E part, 221/1F, 221/1G, 221/2, 221/5, 222/3C2A, 222/3C3,
222/3C4 part, 222/3C5, 222/3C6, 222/4A, 222/4B, 222/5A, 222/5B, 222/5C, 222/6, 222/7, 223/8A, 223/8B part,
223/9, 223/10, 223/11, 224/1, 224/2, 224/3, 224/4, 224/5, 224/6, 224/7, 224/10, 224/12, 224/13A, 224/15 part,
224/16A part, 225/1 part, 225/2A2, 225/3, 225/4, 225/5A, 225/5B, 225/5D, 225/6A, 226/1A, 226/1B, 226/2, 226/4A,
226/4B, 226/4C, 226/5, 235/4A, 235/4B, 235/6B, 348/2, 348/6, 349/1, 349/2, 349/3, 349/4A, 349/4B, 349/4C,
349/5A, 349/5B, 349/6, 349/7, 349/8A, 349/8B, 352/1 part, 352/2A, 352/2B, 352/2C, 352/3, 352/4, 352/5, 352/6A,
352/7A, 352/8A part, 352/9, 352/11A, 353/1, 353/2A, 353/2B, 353/5B, 353/6, 356/4B, 357/10A, 357/13, 357/16,
357/17, 357/19, 357/20B, 358/3, 358/10, 358/13, 368/14 part, 437/4, 437/15, 437/17 part, 437/18, 437/19A,
437/20A, 437/21, 437/22, 558/1 part, 558/2, 558/3, 558/4, 558/5 part, 558/6, 558/7, 558/8, 558/9, 558/10, 558/11,
558/12, 558/13, 559/3 part, 559/6, 613/1, 613/2, 613/3 part, 613/4A, 613/4B, 613/5, 613/6, 613/7 part, 613/8, 613/9,
613/10, 613/11, 613/12, 613/13, 613/14, 613/15, 614/1, 614/2, 614/3, 614/4, 614/5, 614/6, 614/7, 614/8A, 614/8B,
614/9A, 614/9B, 615/1, 615/6 part, 615/7, 615/8, 615/9, 615/10, 615/11 part, 615/12 part, 616/6 part, 618/3, 618/4,
618/6A, 620/1, 620/2, 620/3, 620/4, 620/5A, 620/5B, 620/6, 620/7, 621/1A, 621/1B, 621/1C, 621/2A, 621/2B,
621/2C, 621/2D, 621/3, 621/4, 621/5A, 621/5B1, 621/5B2, 621/5C part, 621/5D, 621/5E part, 622/1 part, 622/2 part,
622/3, 622/4A, 622/4B part, 622/5, 622/6, 623/1A, 623/1B, 623/1C part, 623/2, 623/3, 623/4, 623/5, 623/6, 623/7,
623/8, 623/9, 624/1, 624/2, 624/3, 624/4A, 624/4B, 624/5, 624/6, 624/7, 624/8, 624/9, 624/11, 624/12, 625/1, 625/2,
625/3, 625/4, 625/5, 625/6, 625/8, 625/9, 625/10, 625/11, 625/12, 625/13, 628/1A, 628/1B, 628/2, 628/3, 628/4A,
628/4B, 628/5, 628/6, 628/7, 628/8, 628/9, 628/10, 628/11, 628/12, 628/13, 628/14, 628/15, 628/16, 628/17, 628/18,
628/19A, 628/19B, 629/1, 629/2, 629/3, 629/4, 629/5, 629/6, 629/7A, 629/7B, 629/9A, 629/9B, 629/9C, 629/9D,
629/9E, 629/9F, 629/9G, 629/10A, 629/10B, 629/10C, 630/1, 630/2, 630/3, 630/4, 630/5, 630/6, 630/7, 630/8, 630/9,
630/10, 630/11, 630/12A, 630/12B, 630/13, 630/14, 630/15, 630/16, 630/17, 630/18A, 630/18B, 630/19A, 630/19B,
630/20, 631/1, 631/2, 631/3A, 631/3B, 631/3C, 631/3D, 631/6, 631/7, 631/8, 631/9A, 631/9B, 631/9C, 631/10,
631/11, 631/12, 631/13, 634/1, 636/1, 636/10, 636/11, 636/12, 636/2, 636/3, 636/4, 636/5, 636/6A, 636/6B, 636/7A,
636/7B, 636/8A, 636/8B, 636/9, 637/1A, 637/1B, 637/3, 637/4, 639/1, 639/2A, 639/2B, 639/2C, 639/3, 639/4, 639/5,
639/6, 639/7, 639/8, 639/9, 639/10, 639/11, 639/12, 639/13, 640/1A, 640/1B, 640/1C, 640/1D, 640/1E, 640/1F,
640/1G, 640/1H, 640/1I, 640/1J, 640/1K, 640/3, 640/4, 640/5, 640/6, 640/7, 640/8A, 640/8B, 640/8C, 640/8D,
640/8E, 640/8F, 640/8G, 640/8H, 640/8I, 640/9, 640/10, 641/1, 641/2, 641/3, 641/4, 641/6, 641/7, 641/8, 641/9,
641/10, 641/11, 641/12, 641/13, 641/14, 641/15, 641/16, 641/17, 641/18, 641/19, 641/20A, 641/20B, 641/20C,
641/20D, 641/20E, 644/6, 644/7, 644/8, 644/9, 645/7 part, 645/8B, 645/8C, 645/8D, 645/8E, 646/12, 646/14,
647/3D, 647/7, 647/8, 647/9, 647/10, 648/2, 648/3A, 648/3B, 648/3C, 648/3D, 650/1B, 650/2, 650/3, 650/5, 650/7A,
650/7B part, 650/8, 650/9, 650/10, 651/6, 651/9, 652/1, 652/2, 652/3, 652/4, 652/5, 652/6 part, 652/8, 652/9, 652/10,
652/11F, 655/10, 655/7, 655/8, 655/9, 656/1, 656/2, 656/4B, 656/6B, 656/7B, 656/7D, 656/7E part, 656/8, 656/9,
661/1, 661/10, 661/2, 661/3, 661/4, 661/5, 661/6, 661/7, 661/9, 663/2 part, 663/5A, 663/5C, 663/6A, 663/8A, 712/1
part, 712/3, 712/4, 712/5, 712/6A1, 232/1, 232/3, 232/4A, 232/4B, 232/5A, 232/5B, 232/5C, 232/5D, 232/5E,
232/5F, 232/5G, 232/5H, 232/5I, 234/3, 235/5, 559/2, 559/4, 559/5, 645/1, 645/2, 645/3, 645/4, 645/5, 645/6,
645/8A, 652/6 (P), 656/4A, 656/5, 656/6A, 656/6C, 656/7A, 656/7C, 656/7E(P), 656/10, 663/2(P) of Govindapuram
Village and SF No 155/6B2, 155/6B4, 155/7, 155/8, 155/10, 155/14A, 156/3A6, 156/3A7, 156/3B, 156/5, 159/1B
part, 159/2A, 159/4B5, 159/4B8, 159/5B, 159/6, 159/7, 159/8A, 159/8B, 159/9A, 159/9B, 161/1B, 161/4B2, 161/9
part, 161/10 part, 161/11, 161/16D, 161/17C, 161/18, 161/19, 161/21, 162/5, 162/6, 162/7, 162/8, 162/9, 161/5B(P),
161/9(P), 161/10(P), 163/17A, 163/17C, 163/20B, 163/18, 163/19 of Ottakovil Village

GOVINDAPURAM Village

Ariyalur Taluk

Ariyalur District.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R 

RAJAMANICKAM

Digitally signed by R 

RAJAMANICKAM 

Date: 2024.01.30 05:10:33 

+05'30'
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Tiruchirapalli District.

Pin: 621651

                                                                                    
Copy to:

1.The Commissioner,  ARIYALUR-Panchayat Union, Ariyalur Taluk, Ariyalur District .

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, ARIYALUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Triuchirappalli.

4. File

-----------
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SPECIAL CONDITIONS

                                                                                    
1. This consent to establish for Expansion is valid for establishing the facility for the manufacture of

products/byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the
product/byproduct and its quantity has to be brought to the notice of the Board and fresh consent has
to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  Cement (OPC,PPC,PSC,PCC)  4.0  Million

Ton/Annum
Intermediate Product Details

1.  Clinker  2.5  Million
Ton/Annum

2. This consent to establish for Expansion is valid for establishing the facility with the below mentioned
emission/noise sources along with the control measures and/or stack .Any change in the emission
source/control measures/change in stack height has to be brought to the notice of the Board and fresh
consent has to be obtained if necessary.
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I Point source emission with stack :

Stack
No.

Point Emission Source Air pollution
Control measures

Stack height
from Ground
Level in m

Gaseous Discharge
in Nm3/hr

 1  Raw mill/Kiln  Bag Filters with
stack

 162  11,40,000

 1  Chlorine Bypass System  Bag Filters with
stack

 4,60,000

 2  Clinker Cooler  ESP with stack  41  1,87,500

 3  Coal mill  Bag Filters with
stack

 65  1,15,000

 4  Cement mill - 1  Bag Filters with
stack

 43  2,90,000

 5  Cement mill - 2  Bag Filters with
stack

 48  1,20,000

 6  Pyro DG set 250 KVA  Acoustic
enclosures with
stack

 10

 7  Cement mill DG set 250
KVA

 Acoustic
enclosures with
stack

 10

 8  Raw mill DG set 250 KVA  Acoustic
enclosures with
stack

 10

II Fugitive/Noise emission :

Sl.
No.

Fugitive or Noise  Emission
sources

Type of emission Control
measures

1.  Pyro DG set 250 KVA  Noise  Acoustic
Enclosure

2.  Cement mill DG set 250
KVA

 Noise  Acoustic
Enclosure

3.  Raw mill DG set 250 KVA  Noise  Acoustic
Enclosure

4.  Lime Stone Primary
Crusher

 Fugitive  Bag Filter

5.  Lime Stone Secondary
Crusher

 Fugitive  Bag Filter

6.  Limestone Transfer Tower
1

 Fugitive  Closed GI
Sheet

7.  Limestone Transfer Tower
2

 Fugitive  Closed GI
Sheet

8.  Limestone Transfer Tower
3

 Fugitive  Closed GI
Sheet

9.  Corrective material
Unloading

 Fugitive  Bag Filter

10.  Limestone Hopper Top  Fugitive  Bag Filter

11.  Raw mill Reject Handling
Circuit

 Fugitive  Bag Filter

12.  Raw Mill Transport Group -
1

 Fugitive  Bag Filter

13.  Raw Mill Transport Group -
II

 Fugitive  Bag Filter
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14.  Raw Meal Silo Top  Fugitive  Bag Filter

15.  Raw Meal Silo feed
elevator boot

 Fugitive  Bag Filter

16.  Raw Meal Silo feed
Transport

 Fugitive  Bag Filter

17.  Raw Coal hopper Top  Fugitive  Bag Filter

18.  Kiln fine Coal Bin  Fugitive  Bag Filter

19.  Pre-Calciner Fine Coal Bin  Fugitive  Bag Filter

20.  Hot Air Gas Fine Coal Bin  Fugitive  Bag Filter

21.  Raw Meal Blending silo
discharge air slide

 Fugitive  Bag Filter

22.  Kiln feed bin top  Fugitive  Bag Filter

23.  Kiln feed Bucket Elevator
discharge

 Fugitive  Bag Filter

24.  Deep Pan Conveyor Cooler
Discharge

 Fugitive  Bag Filter

25.  Clinker Silo Top  Fugitive  Bag Filter

26.  Special Clinker Top  Fugitive  Bag Filter

27.  Additive Belt K21 BC2
Head Drum (TT7)

 Fugitive  Bag Filter

28.  Clinker Hopper 1 Top  Fugitive  Bag Filter

29.  Cement mill -1 Feed Tail
End

 Fugitive  Bag Filter

30.  Cement mill – 1 Feed (TT8)  Fugitive  Bag Filter

31.  Cement mill – 1 Reject
Handling Circuit

 Fugitive  Bag Filter

32.  Cement mill – 1 Raw meal
Dense Phase Hopper Top

 Fugitive  Bag Filter

33.  Cement mill – 1 Silo Feed
Elevator bottom

 Fugitive  Bag Filter

34.  Fly ash silo 1 Top  Fugitive  Bag Filter

35.  Fly ash silo 2 Inside  Fugitive  Bag Filter

36.  Cement mill – 1 Fly ash
Elevator Top

 Fugitive  Bag Filter

37.  Cement Silo 1 – Top  Fugitive  Bag Filter

38.  Cement Silo 2 – Top  Fugitive  Bag Filter

39.  Cement Steel Silo 3 - Top  Fugitive  Bag Filter

40.  Cement Silo 1 - Inside  Fugitive  Bag Filter

41.  Cement Silo 2 - Inside  Fugitive  Bag Filter

42.  Packer No – 1  Fugitive  Bag Filter

43.  Packer No 1 - Auxiliary  Fugitive  Bag Filter

44.  Packer No – 2  Fugitive  Bag Filter

45.  Packer No 2 - Auxiliary  Fugitive  Bag Filter

46.  Packer No – 3  Fugitive  Bag Filter

47.  Packer No 3 - Auxiliary  Fugitive  Bag Filter

48.  Fly Ash Silo 2 Top  Fugitive  Bag Filter

49.  Fly Ash Silo 2 Bin  Fugitive  Bag Filter
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50.  Cement Silo 4 - Top  Fugitive  Bag Filter

51.  Cement Silo 4 – Inside  Fugitive  Bag Filter

52.  Chlorine bypass dust
transportation system to bin

 Fugitive  Bag Filter

53.  Chlorine bypass dust
transportation system to
Ceme

 Fugitive  Bag Filter

54.  Additional Bag house
discharge air slide vent

 Fugitive  Bag Filter

55.  Kiln Bin Air Slide  Fugitive  Bag Filter

56.  Cement mill – 2 Clinker silo
extraction

 Fugitive  Bag Filter

57.  Clinker Hopper 2 Top  Fugitive  Bag Filter

58.  Cement mill -2 Feed Tail
End

 Fugitive  Bag Filter

59.  Cement mill – 2 Feed  Fugitive  Bag Filter

60.  Cement mill – 2 Reject
Handling Circuit

 Fugitive  Bag Filter

61.  Cement mill – 2 Silo Feed
Elevator bottom

 Fugitive  Bag Filter

62.  Cement mill – 2 Air slide
transport group-AS-1,2,3

 Fugitive  Bag Filter

63.  Cement mill – 2 Air slide
transport group-AS4

 Fugitive  Bag Filter

64.  Cement mill – 2 Hot Air Gas
feeding bin

 Fugitive  Bag Filter

65.  Cement mill – 2 Silo Bin
Extraction Air Slide

 Fugitive  Bag Filter

66.  Cement Steel Silo 5 - Top  Fugitive  Bag Filter

67.  Packer No – 4  Fugitive  Bag Filter

68.  Packer No 4 - Auxiliary  Fugitive  Bag Filter

3 Special Additional Conditions:
The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.
The industries shall take all efforts to use and popularize “Mission LiFE” logo and mascot which is
available in TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission
LiFE” action points and document the same and furnish half yearly report to Board.

4 Additional Conditions:
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1)The unit shall carry out expansion activity by modernization and up gradation measures with
existing infrastructure and facilities in the existing unit premises as reported.
2)The unit shall comply with the conditions specified in the “No Increase in Pollution Load
Certificate” issued to the unit vide Lr.No. T4/TNPCB/ F.0038/ARY /RL/ARY/ 2021 dated 11.03.2022
and Bd’s Lr.No. T1 /TNPCB  / F.005599 /ARY /Dalmia /2023 dated 25.07.2023 at all times.
3)The unit shall comply all the conditions imposed in the Environmental Clearances issued by
MoEF& CC dated 19.06.2008 at all times.
4)The unit shall commission the expansion activity only after obtaining Consent to Operate-Expansion
of the Board.
5)The unit has to ensure that the production shall not exceed the consented quantity with respect to
cement and clinker production at any point of time.
6)The unit shall operate and maintain the Air Pollution Control measures efficiently and continuously
so as to achieve the Ambient Air Quality/Emissions/Ambient Noise level standards prescribed by the
Board.
7)The unit shall ensure that the stack emissions are meeting the emission standards as notified by
MoEF&CC vide GSR 497(E) dated 10.5.2016 at all times.
8)The unit shall adhere to the CPCB Guidelines on fugitive emission control vide PROBES/118/2007,
dated 06.07.2007 at all times.
9)The unit shall maintain and calibrate the OCEMS regularly so as to transmit the real time quality
data to Care Air Centre, Chennai & CPCB.
10)The unit shall ensure that OCEMS are maintained and operated as per CPCB CEMs guidelines and
the data shall be transmitted as per guidelines. The performance calibration shall be conducted once in
a year and report shall be submitted to TNPCB.
11)The unit shall connect flue gas flow meter for the raw mill/ kiln stack to CAC, TNPCB, Chennai
immediately.
12)The unit shall carry out fugitive emission monitoring at cement mill, coal mill and raw material
handling area once in six months and the report shall be submitted to TNPCB.
13)The unit shall regularly operate the permanent water sprinkling system, mobile water sprinkling
system and road sweeping machines to avoid dust accumulation.
14)The unit shall not store clinker, coal & other raw materials openly, under any circumstances.
15)The unit shall continue to develop more green belt in and around the unit premises.
16)The unit shall ensure that the provisions of the environmental clearance obtained by the unit are not
violated due to this expansion activity.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R 

RAJAMANICKAM

Digitally signed by R 

RAJAMANICKAM 

Date: 2024.01.30 05:10:59 

+05'30'
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GENERAL CONDITIONS

                                                                                    

                                                                                    
                                                                                    
                                                                                    

1. This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

2. The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

3. Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

4. The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

5. Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

6. The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

7. The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

8. The unit shall develop green belt of adequate width around the premises.
9. In case there is any change in the management, the unit shall inform the change with relevant

documents immediately.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R RAJAMANICKAM

Digitally signed by R 

RAJAMANICKAM 

Date: 2024.01.30 05:11:16 

+05'30'

Page 324 of 1410

3243021



1

 

 

 

 

 
                                                                                    

Category of the Industry :
                                                                                    

                                                                                    
CONSENT ORDER NO. 2406149277328           DATED: 29/01/2024.

                                                                                    
PROCEEDINGS NO.T1/TNPCB/F.0038ARY/RL/ARY/W/2024     DATED: 29/01/2024

                                                                                    
_________________________________________________________________

                                                                                    

RED

,~;. LiFE 
K.•A'1 Life~tyle for "-YV Environment 
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        Consent to establish or take steps to establish for Expansion is hereby granted under Section 25 of the Water (Prevention and

control of Pollution) Act,1974, as amended in 1988(Central Act 53 of 1988) (hereinafter referred to as 'The Act') and the Rules and

Orders made there under to

SUB: TNPC Board-Consent for Establishment FOR EXPANSION- I DALMIA CEMENT (BHARAT)
LIMITED , S.F. No. 218/5A2, 218/5A5, 218/6A, 219/1A1 part, 219/1A2, 219/1A3 part, 219/1A4,
219/1A5, 219/1A6, 219/1A7, 219/3B1, 219/3B2 part, 220/1A, 220/1B, 220/1C, 220/1D, 220/2,
220/3A, 220/3B, 220/4, 220/5 part, 220/6, 220/7A, 220/7B, 220/7C, 221/1A, 221/1B, 221/1D,
221/1E part, 221/1F, 221/1G, 221/2, 221/5, 222/3C2A, 222/3C3, 222/3C4 part, 222/3C5, 222/3C6,
222/4A, 222/4B, 222/5A, 222/5B, 222/5C, 222/6, 222/7, 223/8A, 223/8B part, 223/9, 223/10,
223/11, 224/1, 224/2, 224/3, 224/4, 224/5, 224/6, 224/7, 224/10, 224/12, 224/13A, 224/15 part,
224/16A part, 225/1 part, 225/2A2, 225/3, 225/4, 225/5A, 225/5B, 225/5D, 225/6A, 226/1A,
226/1B, 226/2, 226/4A, 226/4B, 226/4C, 226/5, 235/4A, 235/4B, 235/6B, 348/2, 348/6, 349/1,
349/2, 349/3, 349/4A, 349/4B, 349/4C, 349/5A, 349/5B, 349/6, 349/7, 349/8A, 349/8B, 352/1 part,
352/2A, 352/2B, 352/2C, 352/3, 352/4, 352/5, 352/6A, 352/7A, 352/8A part, 352/9, 352/11A, 353/1,
353/2A, 353/2B, 353/5B, 353/6, 356/4B, 357/10A, 357/13, 357/16, 357/17, 357/19, 357/20B, 358/3,
358/10, 358/13, 368/14 part, 437/4, 437/15, 437/17 part, 437/18, 437/19A, 437/20A, 437/21, 437/22,
558/1 part, 558/2, 558/3, 558/4, 558/5 part, 558/6, 558/7, 558/8, 558/9, 558/10, 558/11, 558/12,
558/13, 559/3 part, 559/6, 613/1, 613/2, 613/3 part, 613/4A, 613/4B, 613/5, 613/6, 613/7 part, 613/8,
613/9, 613/10, 613/11, 613/12, 613/13, 613/14, 613/15, 614/1, 614/2, 614/3, 614/4, 614/5, 614/6,
614/7, 614/8A, 614/8B, 614/9A, 614/9B, 615/1, 615/6 part, 615/7, 615/8, 615/9, 615/10, 615/11 part,
615/12 part, 616/6 part, 618/3, 618/4, 618/6A, 620/1, 620/2, 620/3, 620/4, 620/5A, 620/5B, 620/6,
620/7, 621/1A, 621/1B, 621/1C, 621/2A, 621/2B, 621/2C, 621/2D, 621/3, 621/4, 621/5A, 621/5B1,
621/5B2, 621/5C part, 621/5D, 621/5E part, 622/1 part, 622/2 part, 622/3, 622/4A, 622/4B part,
622/5, 622/6, 623/1A, 623/1B, 623/1C part, 623/2, 623/3, 623/4, 623/5, 623/6, 623/7, 623/8, 623/9,
624/1, 624/2, 624/3, 624/4A, 624/4B, 624/5, 624/6, 624/7, 624/8, 624/9, 624/11, 624/12, 625/1,
625/2, 625/3, 625/4, 625/5, 625/6, 625/8, 625/9, 625/10, 625/11, 625/12, 625/13, 628/1A, 628/1B,
628/2, 628/3, 628/4A, 628/4B, 628/5, 628/6, 628/7, 628/8, 628/9, 628/10, 628/11, 628/12, 628/13,
628/14, 628/15, 628/16, 628/17, 628/18, 628/19A, 628/19B, 629/1, 629/2, 629/3, 629/4, 629/5,
629/6, 629/7A, 629/7B, 629/9A, 629/9B, 629/9C, 629/9D, 629/9E, 629/9F, 629/9G, 629/10A,
629/10B, 629/10C, 630/1, 630/2, 630/3, 630/4, 630/5, 630/6, 630/7, 630/8, 630/9, 630/10, 630/11,
630/12A, 630/12B, 630/13, 630/14, 630/15, 630/16, 630/17, 630/18A, 630/18B, 630/19A, 630/19B,
630/20, 631/1, 631/2, 631/3A, 631/3B, 631/3C, 631/3D, 631/6, 631/7, 631/8, 631/9A, 631/9B,
631/9C, 631/10, 631/11, 631/12, 631/13, 634/1, 636/1, 636/10, 636/11, 636/12, 636/2, 636/3, 636/4,
636/5, 636/6A, 636/6B, 636/7A, 636/7B, 636/8A, 636/8B, 636/9, 637/1A, 637/1B, 637/3, 637/4,
639/1, 639/2A, 639/2B, 639/2C, 639/3, 639/4, 639/5, 639/6, 639/7, 639/8, 639/9, 639/10, 639/11,
639/12, 639/13, 640/1A, 640/1B, 640/1C, 640/1D, 640/1E, 640/1F, 640/1G, 640/1H, 640/1I, 640/1J,
640/1K, 640/3, 640/4, 640/5, 640/6, 640/7, 640/8A, 640/8B, 640/8C, 640/8D, 640/8E, 640/8F,
640/8G, 640/8H, 640/8I, 640/9, 640/10, 641/1, 641/2, 641/3, 641/4, 641/6, 641/7, 641/8, 641/9,
641/10, 641/11, 641/12, 641/13, 641/14, 641/15, 641/16, 641/17, 641/18, 641/19, 641/20A, 641/20B,
641/20C, 641/20D, 641/20E, 644/6, 644/7, 644/8, 644/9, 645/7 part, 645/8B, 645/8C, 645/8D,
645/8E, 646/12, 646/14, 647/3D, 647/7, 647/8, 647/9, 647/10, 648/2, 648/3A, 648/3B, 648/3C,
648/3D, 650/1B, 650/2, 650/3, 650/5, 650/7A, 650/7B part, 650/8, 650/9, 650/10, 651/6, 651/9,
652/1, 652/2, 652/3, 652/4, 652/5, 652/6 part, 652/8, 652/9, 652/10, 652/11F, 655/10, 655/7, 655/8,
655/9, 656/1, 656/2, 656/4B, 656/6B, 656/7B, 656/7D, 656/7E part, 656/8, 656/9, 661/1, 661/10,
661/2, 661/3, 661/4, 661/5, 661/6, 661/7, 661/9, 663/2 part, 663/5A, 663/5C, 663/6A, 663/8A, 712/1
part, 712/3, 712/4, 712/5, 712/6A1, 232/1, 232/3, 232/4A, 232/4B, 232/5A, 232/5B, 232/5C, 232/5D,
232/5E, 232/5F, 232/5G, 232/5H, 232/5I, 234/3, 235/5, 559/2, 559/4, 559/5, 645/1, 645/2, 645/3,
645/4, 645/5, 645/6, 645/8A, 652/6 (P), 656/4A, 656/5, 656/6A, 656/6C, 656/7A, 656/7C,
656/7E(P), 656/10, 663/2(P) of Govindapuram Village and SF No 155/6B2, 155/6B4, 155/7, 155/8,
155/10, 155/14A, 156/3A6, 156/3A7, 156/3B, 156/5, 159/1B part, 159/2A, 159/4B5, 159/4B8,
159/5B, 159/6, 159/7, 159/8A, 159/8B, 159/9A, 159/9B, 161/1B, 161/4B2, 161/9 part, 161/10 part,
161/11, 161/16D, 161/17C, 161/18, 161/19, 161/21, 162/5, 162/6, 162/7, 162/8, 162/9, 161/5B(P),
161/9(P), 161/10(P), 163/17A, 163/17C, 163/20B, 163/18, 163/19 of Ottakovil Village,
GOVINDAPURAM Village, Ariyalur Taluk, Ariyalur District- for the establishment or take steps to
establish the industry for Expansion under Section 25 of the Water(Prevention and control of
Pollution)Act,1974 , as amended in 1988 (Central Act  6 of 1974) –Issued- Reg.

REF: 1.PROCEEDINGS NO.T4/TNPCB/F.0038ARY/RL/ARY/W&A/2022,dated : 15/06/2022
2.Application No.49277328,dated 14-12-2022/06-11-2023
3.IR.No : F.0038ARY/RL/JCEE-M/ARY/2023 dated 11/12/2023
4.TSC (Technical Sub Committee) resolution vide item No.222-01, dated 10.01.2024.
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                            The Director,

                            M/s. DALMIA CEMENT (BHARAT) LIMITED

                                                                                    
        Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:

                                                                                    

                                                                                    
        This Consent to establish for Expansion is valid upto March 31, 2029, or till the industry obtains consent to operate under

Section 25 of the Water (Prevention and control of Pollution) Act, 1974, as amended in 1988 whichever is earlier subject to special

and general conditions enclosed.

                                                                                    
                                                                                    
                                                                                    

To

The Director,

M/s.DALMIA CEMENT (BHARAT) LIMITED,

Dalmia Cement (Bharat) Limited,

Dalmiapuram,

S.F No. 218/5A2, 218/5A5, 218/6A, 219/1A1 part, 219/1A2, 219/1A3 part, 219/1A4, 219/1A5, 219/1A6, 219/1A7,
219/3B1, 219/3B2 part, 220/1A, 220/1B, 220/1C, 220/1D, 220/2, 220/3A, 220/3B, 220/4, 220/5 part, 220/6, 220/7A,
220/7B, 220/7C, 221/1A, 221/1B, 221/1D, 221/1E part, 221/1F, 221/1G, 221/2, 221/5, 222/3C2A, 222/3C3,
222/3C4 part, 222/3C5, 222/3C6, 222/4A, 222/4B, 222/5A, 222/5B, 222/5C, 222/6, 222/7, 223/8A, 223/8B part,
223/9, 223/10, 223/11, 224/1, 224/2, 224/3, 224/4, 224/5, 224/6, 224/7, 224/10, 224/12, 224/13A, 224/15 part,
224/16A part, 225/1 part, 225/2A2, 225/3, 225/4, 225/5A, 225/5B, 225/5D, 225/6A, 226/1A, 226/1B, 226/2, 226/4A,
226/4B, 226/4C, 226/5, 235/4A, 235/4B, 235/6B, 348/2, 348/6, 349/1, 349/2, 349/3, 349/4A, 349/4B, 349/4C,
349/5A, 349/5B, 349/6, 349/7, 349/8A, 349/8B, 352/1 part, 352/2A, 352/2B, 352/2C, 352/3, 352/4, 352/5, 352/6A,
352/7A, 352/8A part, 352/9, 352/11A, 353/1, 353/2A, 353/2B, 353/5B, 353/6, 356/4B, 357/10A, 357/13, 357/16,
357/17, 357/19, 357/20B, 358/3, 358/10, 358/13, 368/14 part, 437/4, 437/15, 437/17 part, 437/18, 437/19A,
437/20A, 437/21, 437/22, 558/1 part, 558/2, 558/3, 558/4, 558/5 part, 558/6, 558/7, 558/8, 558/9, 558/10, 558/11,
558/12, 558/13, 559/3 part, 559/6, 613/1, 613/2, 613/3 part, 613/4A, 613/4B, 613/5, 613/6, 613/7 part, 613/8, 613/9,
613/10, 613/11, 613/12, 613/13, 613/14, 613/15, 614/1, 614/2, 614/3, 614/4, 614/5, 614/6, 614/7, 614/8A, 614/8B,
614/9A, 614/9B, 615/1, 615/6 part, 615/7, 615/8, 615/9, 615/10, 615/11 part, 615/12 part, 616/6 part, 618/3, 618/4,
618/6A, 620/1, 620/2, 620/3, 620/4, 620/5A, 620/5B, 620/6, 620/7, 621/1A, 621/1B, 621/1C, 621/2A, 621/2B,
621/2C, 621/2D, 621/3, 621/4, 621/5A, 621/5B1, 621/5B2, 621/5C part, 621/5D, 621/5E part, 622/1 part, 622/2 part,
622/3, 622/4A, 622/4B part, 622/5, 622/6, 623/1A, 623/1B, 623/1C part, 623/2, 623/3, 623/4, 623/5, 623/6, 623/7,
623/8, 623/9, 624/1, 624/2, 624/3, 624/4A, 624/4B, 624/5, 624/6, 624/7, 624/8, 624/9, 624/11, 624/12, 625/1, 625/2,
625/3, 625/4, 625/5, 625/6, 625/8, 625/9, 625/10, 625/11, 625/12, 625/13, 628/1A, 628/1B, 628/2, 628/3, 628/4A,
628/4B, 628/5, 628/6, 628/7, 628/8, 628/9, 628/10, 628/11, 628/12, 628/13, 628/14, 628/15, 628/16, 628/17, 628/18,
628/19A, 628/19B, 629/1, 629/2, 629/3, 629/4, 629/5, 629/6, 629/7A, 629/7B, 629/9A, 629/9B, 629/9C, 629/9D,
629/9E, 629/9F, 629/9G, 629/10A, 629/10B, 629/10C, 630/1, 630/2, 630/3, 630/4, 630/5, 630/6, 630/7, 630/8, 630/9,
630/10, 630/11, 630/12A, 630/12B, 630/13, 630/14, 630/15, 630/16, 630/17, 630/18A, 630/18B, 630/19A, 630/19B,
630/20, 631/1, 631/2, 631/3A, 631/3B, 631/3C, 631/3D, 631/6, 631/7, 631/8, 631/9A, 631/9B, 631/9C, 631/10,
631/11, 631/12, 631/13, 634/1, 636/1, 636/10, 636/11, 636/12, 636/2, 636/3, 636/4, 636/5, 636/6A, 636/6B, 636/7A,
636/7B, 636/8A, 636/8B, 636/9, 637/1A, 637/1B, 637/3, 637/4, 639/1, 639/2A, 639/2B, 639/2C, 639/3, 639/4, 639/5,
639/6, 639/7, 639/8, 639/9, 639/10, 639/11, 639/12, 639/13, 640/1A, 640/1B, 640/1C, 640/1D, 640/1E, 640/1F,
640/1G, 640/1H, 640/1I, 640/1J, 640/1K, 640/3, 640/4, 640/5, 640/6, 640/7, 640/8A, 640/8B, 640/8C, 640/8D,
640/8E, 640/8F, 640/8G, 640/8H, 640/8I, 640/9, 640/10, 641/1, 641/2, 641/3, 641/4, 641/6, 641/7, 641/8, 641/9,
641/10, 641/11, 641/12, 641/13, 641/14, 641/15, 641/16, 641/17, 641/18, 641/19, 641/20A, 641/20B, 641/20C,
641/20D, 641/20E, 644/6, 644/7, 644/8, 644/9, 645/7 part, 645/8B, 645/8C, 645/8D, 645/8E, 646/12, 646/14,
647/3D, 647/7, 647/8, 647/9, 647/10, 648/2, 648/3A, 648/3B, 648/3C, 648/3D, 650/1B, 650/2, 650/3, 650/5, 650/7A,
650/7B part, 650/8, 650/9, 650/10, 651/6, 651/9, 652/1, 652/2, 652/3, 652/4, 652/5, 652/6 part, 652/8, 652/9, 652/10,
652/11F, 655/10, 655/7, 655/8, 655/9, 656/1, 656/2, 656/4B, 656/6B, 656/7B, 656/7D, 656/7E part, 656/8, 656/9,
661/1, 661/10, 661/2, 661/3, 661/4, 661/5, 661/6, 661/7, 661/9, 663/2 part, 663/5A, 663/5C, 663/6A, 663/8A, 712/1
part, 712/3, 712/4, 712/5, 712/6A1, 232/1, 232/3, 232/4A, 232/4B, 232/5A, 232/5B, 232/5C, 232/5D, 232/5E,
232/5F, 232/5G, 232/5H, 232/5I, 234/3, 235/5, 559/2, 559/4, 559/5, 645/1, 645/2, 645/3, 645/4, 645/5, 645/6,
645/8A, 652/6 (P), 656/4A, 656/5, 656/6A, 656/6C, 656/7A, 656/7C, 656/7E(P), 656/10, 663/2(P) of Govindapuram
Village and SF No 155/6B2, 155/6B4, 155/7, 155/8, 155/10, 155/14A, 156/3A6, 156/3A7, 156/3B, 156/5, 159/1B
part, 159/2A, 159/4B5, 159/4B8, 159/5B, 159/6, 159/7, 159/8A, 159/8B, 159/9A, 159/9B, 161/1B, 161/4B2, 161/9
part, 161/10 part, 161/11, 161/16D, 161/17C, 161/18, 161/19, 161/21, 162/5, 162/6, 162/7, 162/8, 162/9, 161/5B(P),
161/9(P), 161/10(P), 163/17A, 163/17C, 163/20B, 163/18, 163/19 of Ottakovil Village

GOVINDAPURAM Village

Ariyalur Taluk

Ariyalur District.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R RAJAMANICKAM

Digitally signed by R 

RAJAMANICKAM 

Date: 2024.01.30 

05:12:16 +05'30'
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Tiruchirapalli District.

Pin: 621651

                                                                                    
Copy to:

1.The Commissioner,  ARIYALUR-Panchayat Union, Ariyalur Taluk, Ariyalur District .

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, ARIYALUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Triuchirappalli.

4. File

-----------
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SPECIAL CONDITIONS

                                                                                    
1. This consent to establish for Expansion is valid for establishing the facility for the manufacture of

products/byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the
product/byproduct and its quantity has to be brought to the notice of the Board and fresh consent has
to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  Cement (OPC,PPC,PSC,PCC)  4.0  Million

Ton/Annum
Intermediate Product Details

1.  Clinker  2.5  Million
Ton/Annum

2. The unit shall provide Sewage Treatment Plant and /or Effluent Treatment Plant as indicated below.

a Sewage Treatment Plant:

Treatment status: Individual STP

SL. No. Name of the Treatment
Unit

No. of Units Dimensions in metres

1.  Bar Screen Chamber  1  1.5*1.0*1.2

2.  Collection tank  1  4.5*4.5*3.0

3.  Aeration tank  1  9.0*4.5*2.0

4.  Clarifier Tank  1  Dia 5.0*2.3 SWD

5.  Filter feed tank  1  4.5*4.5*2.0

6.  Pressure Sand Filter  1  Dia 1.0*1.5 HOS

7.  Activated Carbon filter  1  Dia 1.0*1.5 HOS

8.  Treated water tank  1  4.5*4.5*2.0

9.  Sludge Drying beds  5  5.0*3.0*1.0

10.  Pump room  1  4.0*3.0

11.  Store room  1  2.0*3.0

12.  Stores collection tank  1  2.0*2.0*1.9

13.  CCR Collection tank  1  10*3.5*3.5

14.  Packing plant collection
tank

 1  2.77*2.77*1.9

15.  Guest house collection
tank

 1  4*3.6*2.4

16.  HR/Security Gate
collection tank

 1  2.77*2.77*1.9

b Effluent Treatment Plant:

Treatment status: No trade effluent and hence does not arise

3. This consent to establish for Expansion is valid for establishing the facility with the below  mentioned
outlets for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

I 

I 
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Outlet No. Description of Outlet Maximum daily discharge
in KLD

Point of disposal

Effluent Type : Sewage

1.  Sewage  200.0  On land for gardening

Effluent Type : Trade Effluent        - NILL
4. Special Additional Conditions:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.
The industries shall take all efforts to use and popularize “Mission LiFE” logo and mascot which is
available in TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission
LiFE” action points and document the same and furnish half yearly report to Board.

5. Additional Conditions:
 1)The unit shall carry out expansion activity by modernization and up gradation measures with
existing infrastructure and facilities in the existing unit premises as reported.
2)The unit shall comply with the conditions specified in the “No Increase in Pollution Load
Certificate” issued to the unit vide Lr.No.T4/TNPCB/F.0038/ ARY/RL/UARY/2021 dated 11.03.2022
and Bd’s Lr.No. T1 /TNPCB /F.005599 /ARY /Dalmia /2023 dated 25.07.2023 at all times.
3)The unit shall comply all the conditions imposed in the Environmental Clearances issued by
MoEF& CC dated 19.06.2008 at all times.
4)The unit shall commission the expansion activity only after obtaining Consent to Operate-Expansion
of the Board.
5)The unit has to ensure that the production shall not exceed the consented quantity with respect to
cement and clinker production at any point of time.
6)The unit shall operate and maintain the Sewage Treatment Plant continuously and efficiently so as to
achieve the treated sewage standards prescribed by the Board consistently.
7)The unit shall ensure that the EMFMs provided at the inlet and outlet of the Sewage Treatment Plant
is connected to the WQW, TNPCB, Chennai at all times for continuous monitoring.
8)The unit shall maintain and calibrate the Online Continuous Effluent Monitoring System (OCEMS)
for the parameters pH, BOD, COD and TSS at the outlet of the Sewage Treatment Plant regularly and
connected to the WQW, TNPCB, Chennai at all times for continuous monitoring.
9)The unit shall ensure that the treated sewage in completely utilised for gardening within the unit
premises.
10)The unit shall ensure that no trade effluent is generated from it’s manufacturing process at any
point of time.
11)The unit shall utilise /enhance the usage of Alternate Fuels and Raw materials for Co-
processing/Co-incineration in Cement Kiln so as to improve the Thermal Substitution Ratio (TSR) and
kiln feed rate.
12)The unit shall comply with the provisions of Hazardous and Other Wastes (Management and
Transboundry Movement) Rules, 2016.
13)The unit shall ensure that the provisions of the environmental clearance obtained by the unit are not
violated due to this expansion activity.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R 

RAJAMANICKAM

Digitally signed by R 

RAJAMANICKAM 

Date: 2024.01.30 05:12:38 

+05'30'
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GENERAL CONDITIONS

                                                                                    

                                                                                    
                                                                                    
                                                                                    

1. This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

2. The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

3. Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

4. The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

5. Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

6. The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

7. The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

8. The unit shall develop green belt of adequate width around the premises.
9. In case there is any change in the management, the unit shall inform the change with relevant

documents immediately.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R 

RAJAMANICKAM

Digitally signed by R 

RAJAMANICKAM 

Date: 2024.01.30 05:12:56 

+05'30'
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/j CONTRACT FOR EPR CREDIT SALE 

~ 

~ -~ 
4 ·cr 229910 
S. MALLINATHAN 

STAMP VE!\:DOR 
L.No:i..1J51 ·B ·j/BG 

Plot. 1705, 3~d• Strut, 1--B!ock, 
ANNA NAGAR WEST, tMURAS~O 040 

This agreement (hereinafter referred to as "Agreement") is entered into on this 1st April 2023 
("jffective Date") at Chennai 

BY AND BETWEEN 
Mis Shree Renga Polymers, is a having its office at SF No. 111/1 , Kakkavadi Village, 
Kakkavadi (PO), Karur - 639003. Tamil Nadu, India. (hereinafter referred to as "SRP", which 
e,:>ression shall, unless repugnant to the context, include its successors and permitted 
assigns); of the FIRST PART. 

AND 

M'5 Hindustan SWM Solutions Private Limited, a company incorporated under the 
Companies Act, 1956 having its registered office at 103, PS Sivasamy Salai, Luz, Mylapore, 
C~nnai, Tamil Nadu 600004 represented by its Director Mr. Vardhaman Sakhlecha 
(hereinafter referred to as "HSWM', which expression shall , unless repugnant to the context, 
inElude its successors and permitted assigns); of the SECOND PART. 

~ 
For Shree Renga Po ·. 111ers 
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SRP and HSWM are hereinafter individually referred to as a "Party•, and collectively referred to 
as the 'Parties·. 

WHEREAS 

A. HSWM is a producer responsibility organisation works with various brands to help them 
achieve plastic neutrality status in accordance to the PWM Rules 2022. 

8. SRP is engaged in the business of plastic waste recycling at its facility situated at SF No. 
111/1, Kakkavadi Village, Kakkavadi (PO), Karur - 639003. Tamil Nadu, India ("facility"). 
The facility is authorised to recycle plastic waste vide order no. 21PRD39657421 granted 
by Tamil Nadu Pollution Control Committee and generate EPR credits vide EPR registration 
granted by Central Pollution Control Board. The total annual installed capacity of the SRP is 
11400 tons. 

C. SRP is desirous of selling the EPR credits so generated during its course of business to the 
cfients of HSWM for 2023-24. 

1. DEFINITIONS 

1.1 PWM Rules 2022: Plastic Waste Management Rules 2022. 

1.2 HSWM means Producer responsibility organisation. Companies which help brands, 
Importers, Producers comply with Plastic Waste Management Rules 2022. 

1.3 SRP means Plastic Waste Processors within the meaning of Plastic Waste Management 
Rules 2022. 

1.4 EPR means Extended Producer Responsibility as defined in the PWM Rules 2022. 

1.5 CPCB means Central Pollution Control Board 

1.6 TNPCB means Tamil Nadu Pollution Control Board (TNPCB). 

l. 7 Invoice means the tax invoice referred to in section 31 of the CGST Act, 2017 

2. TERM 

2.1 This Agreement shall come Into effect from the Effective Date and shall remain in full 
force and effect for a period of 3 years from April 1" 2023 to 31 51 March 2026. ("Term"). 

2.2 Both parties understand and agrees that this agreement shall be renewed for a further 
period upon execution of a fresh agreement with terms and conditions as may be 
mutually agreed between the Parties and the Parties shall enter into such fresh 
agreement upon the expiry of the term of this Agreement. 

3. SCOPE OF THE AGREEMENT: 
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3.2 HSWM shall assist SRP in generating EPR credits in an end-to-end manner. This 
includes filing all required purchase invoices, sale invoices, documents, supporting on 
the EPR portal , handling audits, and validation of credits by PCB authorities etc. in 
accordance with Plastic Waste Management Rules 2022 and directions issued by 
Central Pollution Control Board/T amll Nadu Pollution Control Board. Such documents 
Include but are not limited to purchase and sale invoices of scrap/finished goods, inward 
and outward e-way, weighment, LR, and photos. (where required). This would be done 
by the HSWM at its own cost. 

3.3 The EPR portal shall be operated by HSWM in a transparent manner and shall submit 
monthly reports to the SRP. 

3.4 HSWM shall have the exclusive rights over the EPR credits generated by the SRP 
during the period. EPR credits will be allocated to HSWM's clients in the online portal. 

3.5 HSWM undertakes to procure the EPR credits generated by SRP in the course of SRP 
Business for 2023-2024. For the sake of clarity SRP estimates 10,000 tonnes of 
procurement and 7,500 tonnes (75% conversion) of sales for 2023-2024 . If there is 
change in estimate SRP shall notify HSWM on quarterly basis. The conversion ratio 
finally arrived by the authorities would be used. 

3.6 HSWM does not take any responsibility of the documents supplied by the SRP. In the 
event It is found that certain documents supplied by SRP is Inadmissible, then the 
HSWM does not take any responsibility towards its implications. 

3.7 SRP, however, shall handle other compliances under Air and Water Act, CTO renewal 
etc. required by PCB authorities at its own efforts and costs in terms of physical 
Inspections, audits etc. HSWM, wherever possible, shall endeavour to assist SRP in this 
regard if needed. 

3.8 On successful generation and transfer of credits to HSWM's clients, SRP shall Invoice 
against the PO issued by HSWM in this regard. The commercial terms have been 
detailed in Annexure 1. 

3.9 To enable clarity, one EPR credit is generated on successful sale of 1 ton of processed 
output from plastic waste. Hence, if the SRP is recycling and selling 100 tons of Fibre, 
this would generate 100 tons for EPR credit. 

4. RELATIONSHIP: 

The relationship of the Parties hereto shall be on a principal to principal basis and shall 
be governed by the terms of this Agreement. Any Party shall not be entitled to represent 
and / or hold itself out to be the agent or associate of the other party or a service 
provider In any manner whatsoever. 

5 Confidentiality. 

Confidential Information. •confidential Information• means any proprietary or other non­
public information, materials, or samples of one party or its affiliates that the other party 
or any of its affiliates obtains, sees, hears, reads, or otherwise learns about the other 
party during the Term. 

5.1 Confidential infonnation includes: 

(i) SRP's Sales invoices and other transaction documents shared for fulling the terms of 
this agreement. 
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(ii) Disclosures In connection with this agreement or a potential engagement in a project 
outside the scope of this agreement if proposed or solicited by HSWM; 

(iii) the content of this agreement and the commercial arrangement between the parties; 

(v) SRP Data and Specifications provided by or on behalf of SRP, which is Confidential 
Information only of SRP 

(vi) any information disclosed during the course of a quality audit to the extent that 
HSWM or its clients needs to know it to conduct the audit and it has been promptly 
identified in writing as •confidential'. 

5.2. Exceptions. 

Confidential Information does not Include information that: (i) is or becomes publicly 
known through no fault of the receiving party, (ii) was disclosed to the receiving party by 
someone else having no confidentiality obligation to the other party, or (iii) is 
independently developed by the receiving party without using the other's Confidential 
Information. If either party relies upon the exceptions (i) (ii) or (iii) above, its business 
records must support that reliance. 

5.3. Restrictions. 
Each party shall use Confidential Information of the other only to perform its obligations 
under this agreement during the Term and shall act reasonably to guard against 
accidental disclosure of the other's Confidential Information. Each party shall protect the 
other's Confidential Information under this section until 3 years after expiration or 
termination of this agreement, except that a party shall keep any trade secret identified 
in writing by the other or that qualifies as a trade secret under applicable law, 
confidential for so long as such Confidential Information remains a trade secret, or for 3 
years after expiration or termination of this agreement, whichever is longer and (ii) 
personally identifiable information shall remain confidential in perpetuity. 

5.4. Permitted Disclosure. 

Each party may disclose the other party's Confidential Information only to: (i) its 
employees (including employees of affiliates) and (Ii) a court or governmental entity 
pursuant to an order or as otherwise required by law, so long as such party notifies the 
other as soon as possible (if legally permitted) and cooperates to secure a protective 
order or otherwise protect the Confidential Information. 

In addition, each party may share a copy of this agreement in connection with a possible 
investment. acquisition, divestiture, outsourcing, or similar transaction, so long as the 
recipient is not a direct competitor of the other party and has signed a confidentiality 
agreement that protects the Confidential Information. 

HSWM shall not share SRP's sales invoices to any of its clients or its auditors without 
explicit approval from SRP. SRP has however consented the use of such documents 
solely for the purpose of filing them online with CPCB. 

5.5. Return or Destruction of Confidential Information. 
When this agreement ends, either at expiration or termination, each party shall , as 
directed by the other, promptly return, destroy, or transfer any of the other's Confidential 
Information in its possession. 

5.6. No Publicity. 

The parties shall not publicly use the other party's name or trademark, without prior 
written consent of the other party. 

5.7 Non-circumvent-
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Each party refrains from going directly to the other party's clients, with the intention of 
bypassing (or circumventing) them and contracting with them directly, thereby harming 
the other party's business. 

5.8 Termination 

This agreement can be terminated by either party at the completion of every year on 
giving a sixty day notice. 

6. GOVERNING LAW AND DISPUTE RESOLUTION: 

6.1 Both Parties shall reconcile the differences, if so arise, and shall make all best efforts to 
comply with the terms of this Agreement and perform their respective obligations in true 
spirit. 

6.2 Any dispute arising out of or in connection with this Agreement, Including any question 
regarding its existence, validity or termination, if cannot be settled amicably within 
30(thirty) days of raising of dispute, shall be referred to and finally resolved by 
arbitration in accordance with the Arbitration Rules. 

6.3 Both Parties shall not be released from their obligations under this Agreement during the 
pendency of any dispute/arbitration proceedings. 

6.4 This agreement shall be governed by the laws of India and the courts in Chennai shall 
have exclusive jurisdiction over any dispute arising out of this agreement. 

IN WITNESS WHEREOF, the Parties hereto have caused this Agreement to be executed on the 
date first written above: 

For Shree Renga Polymers 

."or Sbree 

2. 

"PH 4 -"IV;; EJ,<.I>~• f) 
¥t ~ ?'o..'1>-\'(Jl~A...,'f.J 

For Hindustan SWM Solutions P Ltd 

(Authorized Signatory) 

2. 

e 
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ANNEXURE 1 - COMMERCIAL TERMS 

1. Hindustan SWM Solutions P Lid (HSWM) undertakes to procure EPR credits based on 

mutually agreed terms. 

2. PO will be issued by HSWM for the full year on signing of the agreement with HSWM. 

3. Shree Renga Polymers shall raise an invoice to Hindustan SWM Solutions P Ltd with 

adequate GST and other details once the valid credit Is generated and transferred on the 

CPCB portal. 

4. On receipt of invoice, HSWM shall make the payment within 15 working days subject to 

TDS and other statutory deductions. 
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Category of the Industry :

                                                                                    

                                                                                    
CONSENT ORDER NO. 2005233205815           DATED: 04/07/2020.

                                                                                    
PROCEEDINGS NO.F.0036KAR/OM/DEE/TNPCB/KAR/A/2020     DATED: 04/07/2020

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as

amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

                                                                                    
                            The Managing Partner,

                            M/s . SHREE RENGA POLYMERS - UNIT-II

                          S.F No.111/1,

                          KAKKAVADI Village,

                          Karur Taluk,

                          Karur District.

                                                                                    
         Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to

make discharge of emission from the stacks/chimneys.

        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

                                                                                    
         This CONSENT is valid for the period ending March 31, 2026

 
                                                                                    
                                                                                    

To

The Managing Partner,

M/s.SHREE RENGA POLYMERS - UNIT-II,

SF NO.111/1

KAKKAVADI VILLAGE,

KAKKAVADI POST,

KARUR TALUK,

KARUR DISTRICT.,

Pin: 639003

ORANGE

SUB: Tamil Nadu Pollution Control Board –CONSENT TO OPERATE –DIRECT  -M/s. SHREE RENGA
POLYMERS - UNIT-II , S.F.No. 111/1, KAKKAVADI villageKarur Taluk and Karur District -
Consent for operation of the plant and discharge of emissions  under Section 21 of the Air
(Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981)
–Issued- Reg.

Ref: 1.	CTO Proc. No.  F.0036KAR /OM/DEE/ TNPCB/KAR/W/2019 DATED: 03/01/2019.
2.	Unit’s application for Amendment through OCMMS dated 20/6/2020.
3.	IR.No : F.0036KAR/OM/AE/KAR/2020 dated 25/06/2020
4.	Minutes of 38th  ZLCCC meeting held on 2/7/2020 vide item No 38-14

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

KARUR

K. Ravichandran
Digitally signed by K. 

Ravichandran 

Date: 2020.07.06 19:18:47 +05'30'
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Copy to:

1.The Commissioner,  THONTHONI-Panchayat Union, Karur Taluk, Karur District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Salem for favour of kind information.

4. File

------------
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SPECIAL CONDITIONS

                                                                                    
1. This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  RECYCLED POLYESTER FIBRE  950  T/M

2.  PET FLAKES  630  T/M

3.  MASTER BATCH  25  T/M
2. This consent to operate is valid for operating the facility with the below mentioned emission/noise

sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I Point source emission with stack :

Stack
No.

Point Emission Source Air pollution
Control measures

Stack height
from Ground
Level in m

Gaseous Discharge
in Nm3/hr

 1  Extruder -2 Nos  Wet Scrubber
followed by Carbon
filter with stack

 24.0  -

 2  Firewood Boiler - 1.0 T/hr &
3.0 T/hr

 Common stack  15.0  -

 3  DG Set-1000 KVA  Acoustic
enclosures with
stack

 3.0  -

II Fugitive/Noise emission :

Sl.
No.

Fugitive or Noise  Emission
sources

Type of emission Control
measures

1.  DG Set-1000 KVA  Noise  Acoustic
Enclosures

3(a). The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
Sl. Parameter Unit Tolerance limits Stacks

Annexure enclosed if applicable.           :-
3.(b) The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance

limits prescribed below.
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Sl.
No.

Pollutant Time Weighted
Average

Unit Tolerance Limits

Industrial,
Residential,
Rural and other
area

Ecologically
Sensitive Area
(notified by
Central Govt.)

1. Sulphur Dioxide
(SO2)

Annual
24 hours

microgram/m3
microgram/m3

50
80

20
80

2. Nitrogen Dioxide
(NO2)

Annual
24 hours

microgram/m3
microgram/m3

40
80

30
80

3. Particulate Matter
(Size Less than
10 micro M)  or
PM10

Annual
24 hours

microgram/m3
microgram/m3

60
100

60
100

4. Particulate Matter
(Size Less than
2.5 micro M ) or
PM2.5

Annual
24 hours

microgram/m3
microgram/m3

40
60

40
60

5. Ozone (O3) Annual
24 hours

8 Hours
1 Hour

100
180

100
180

Sl.
No.

Pollutant Time Weighted
Average

Unit Tolerance Limits

Industrial,
Residential,
Rural and other
area

Ecologically
Sensitive Area
(notified by
Central Govt.)

6. Lead (Pb) Annual
24 hours

microgram/m3
microgram/m3

0.5
1.0

0.5
1.0

7. Carbon
Monoxide (CO)

8 Hours
1 Hour

miligram/m3
miligram/m3

02
04

02
04

8. Ammonia (NH3) Annual
24 hours

microgram/m3
microgram/m3

100
400

100
400

9. Benzene (C6H6) Annual microgram/m3 5 5

10. Benzo(O) Pyrene
(BaP)
–particulate phase
only

Annual nanogram/m3 01 01

11. Arsenic (As) Annual nanogram/m3 06 06

12. Nickel (Ni) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A) Day Time Night Time

ResidentialArea 55 45

4. All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in Sl. No.3 above.

5. The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

6. The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

7. The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically  for the parameters
as prescribed.
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8. Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in Sl.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

9. The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.
Special Additional Conditions:
The unit shall install retrofit emission control device, with atleast 70% Particulate matter reduction
efficiency on all DG sets with rated capacity more than 125 KVA installed within the industrial
premises before 30.06.2020 or otherwise the unit should be shifting to gas based generators by
employing new gas based generators. The retrofit emission control device should be tested from one
of the five laboratories recognised by CPCB.
Additional Conditions:
 1.	The unit shall operate and maintain the Air Pollution Control measures provided efficiently to
comply with the Ambient Air Quality/ Ambient Noise Level/ Emission standards prescribed by the
Board.
2.	No plastic/ plastic waste shall be burnt at any circumstances.
3.	The unit shall operate and maintain safety measures provided to the working area so as to avoid any
explosions/accidents.
4.	The unit shall continue to develop greenbelt within its premises.
5.	The unit shall maintain good housekeeping.
6.	The unit shall not use “use and throwaway plastics’ such as plastic sheets used for food wrapping ,
spreading on dining table etc., plastic plates , plastic coated tea cups, plastic tumbler , water pouches
and packets, plastic straw, plastic carry bags and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
arecanut palm, stainless steel, glass, porcelain plates/cups/cloth bag, jute bag etc.,

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

KARUR

K. Ravichandran
Digitally signed by K. 

Ravichandran 

Date: 2020.07.06 19:19:14 +05'30'

Page 342 of 1410

3423039



6

 

 

 

 

 
GENERAL CONDITIONS

                                                                                    
1. The occupier shall make an application along with the prescribed consent fee for grant of renewal of

consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

2. This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

3. The conditions imposed shall continue in force until revoked under Section 21 of the Act.
4. After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air

(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.
5. The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall

record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

6. The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

7. The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

8. The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

9. The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

10. The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

11. In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

12. If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

13. The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

14. The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

15. The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

16. If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

17. In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

18. In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.
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19. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

KARUR

K. 

Ravichandran

Digitally signed by K. 

Ravichandran 

Date: 2020.07.06 19:22:50 

+05'30'
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Category of the Industry :

                                                                                    

                                                                                    
CONSENT ORDER NO. 2005133205815           DATED: 04/07/2020.

                                                                                    
PROCEEDINGS NO.F.0036KAR/OM/DEE/TNPCB/KAR/W/2020     DATED: 04/07/2020

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as

amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

                                                                                    
                            The Managing Partner,

                            M/s . SHREE RENGA POLYMERS - UNIT-II

                          S.F No.111/1,

                          KAKKAVADI Village,

                          Karur Taluk,

                          Karur District.

                                                                                    
Authorising the occupier to make discharge of sewage and /or trade effluent.

                                                                                    
                                                                                    

        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

                                                                                    
         This CONSENT is valid for the period ending March 31, 2026

 
                                                                                    
                                                                                    

To

The Managing Partner,

M/s.SHREE RENGA POLYMERS - UNIT-II,

SF NO.111/1

KAKKAVADI VILLAGE,

KAKKAVADI POST,

KARUR TALUK,

KARUR DISTRICT.,

ORANGE

SUB: Tamil Nadu Pollution Control Board –CONSENT TO OPERATE – DIRECT -M/s. SHREE RENGA
POLYMERS - UNIT-II , S.F.No. 111/1, KAKKAVADI villageKarur Taluk and Karur District -
Consent for the operation of the plant and discharge of sewage and/or trade effluent under  Section
25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988 (Central Act  6
of 1974) – Issued- Reg.

Ref: 1.	CTO Proc. No.  F.0036KAR /OM/DEE/ TNPCB/KAR/W/2019 DATED: 03/01/2019.
2.	Unit’s application for Amendment through OCMMS dated 20/6/2020.
3.	IR.No : F.0036KAR/OM/AE/KAR/2020 dated 25/06/2020
4.	Minutes of 38th  ZLCCC meeting held on 2/7/2020 vide item No 38-14

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

KARUR

K. Ravichandran
Digitally signed by K. 

Ravichandran 

Date: 2020.07.06 19:24:53 +05'30'
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Pin: 639003

                                                                                    
Copy to:

1.The Commissioner,  THONTHONI-Panchayat Union, Karur Taluk, Karur District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Salem for favour of kind information.

4. File

------------
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SPECIAL CONDITIONS

                                                                                    
1. This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  RECYCLED POLYESTER FIBRE  950  T/M

2.  PET FLAKES  630  T/M

3.  MASTER BATCH  25  T/M
2. This consent to operate is valid for operating the facility with the below mentioned permitted outlets

for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. Description of Outlet Maximum daily discharge
in KLD

Point of disposal

Effluent Type : Sewage

1.  Sewage  2.4  On Industrys own land

Effluent Type : Trade Effluent

1.  Treated Trade Effluent  18.0  On land for irrigation
3. The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down

hereunder.

Page 347 of 1410

3473044



4

 

 

 

 

 
Sl.
No.

Parameters Unit TOLERANCE  LIMITS - OUTLETS -Nos
Sewage Trade Effluent
01 01

1. pH 5.5 to
9

5.5 to 9

2. Temperature oC - -

3. Particle size of Suspended
solids

- - -

4. Total Suspended Solids mg/l 30 200

5. Total Dissolved solids
(inorganic)

mg/l - 2100

6. Oil & Grease mg/l - 10

7. Biochemical Oxygen
Demand (3 days at 27oC)

mg/l 20 100

8. Chemical Oxygen Demand mg/l - -

9. Chloride (as Cl) mg/l - 600

10. Sulphates (as SO4) mg/l - 1000

11. Total Residual Chlorine mg/l - -

12. Ammonical Nitrogen (as N) mg/l - 50

13. Total  Kjeldahl Nitrogen (as
N)

mg/l - -

14. Free Ammonia (as NH3) mg/l - -

15. Arsenic (as As) mg/l - 0.2

16. Mercury (as Hg) mg/l - 0.01

17. Lead (as Pb) mg/l - 1

18. Cadmium(as Cd) mg/l - 1

19. Hexavalent Chromium (as
Cr+6)

mg/l - 1

20. Total Chromium (as Cr) mg/l - 2

21. Copper (as Cu) mg/l - 3

22. Zinc (as Zn) mg/l - 1.5

23. Selenium (as Se) mg/l - 0.05

24. Nickel (as Ni) mg/l - 3

25. Boron (as B) mg/l - 2

26. Percent Sodium % - 60

27. Residual Sodium Carbonate mg/l - 5

28. Cyanide (as CN) mg/l - 0.2

29. Fluoride (as F) mg/l - 2

30. Dissolved Phosphates(as P) mg/l - -

31. Sulphide (as S) mg/l - 2

32. Pesticides mg/l -

33. Phenolic Compounds (as
C6H5OH)

mg/l - 5

34. Radioactive materials  a)
Alpha emitters

micro
curie/ml

- 10-8

35. Radioactive materials  b).
Beta emitters

micro
curie/ml

- 10-6

36. Fecal Coliform MPN/100ml - -

4. All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in Sl No.3 above or to achieve the zero liquid
discharge of effluent as applicable.
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5. The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of

the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.
a.   Industrial Cooling, Spraying in mine pits or boiler feed.
b.   Domestic purpose.
c.   Process.

6. The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

7. Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

8. The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

9. Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

10. The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

11. The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

12. The occupier shall provide and maintain rain water harvesting facilities.
13. The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated

into storm water drain at any point of time.
14. In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions

as laid under.
i). The occupier shall ensure zero liquid discharge of effluent, thereby  no discharge of untreated /
treated effluent on land or into any water bodies either  inside or outside the premises at any point of
time.
ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.
iii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.
iv)  In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.
Additional Conditions:
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 1.	The unit shall treat and dispose the sewage generated through septic tank and soak pit.
2.	The unit shall operate and maintain the ETP continuously and efficiently so as to bring the quality of
treated effluent to satisfy the Standards prescribed by the Board.
3.	The unit shall utilize the entire quantity of the treated effluent on industry’s own land/ lease land for
irrigation after satisfying the standards prescribed by the Board by adopting hydraulic loading rate of
35KLD/Hect/day.
4.	The unit shall ensure that no effluent is discharged outside the premises into any water sources/ land
either directly or indirectly under any circumstances.
5.	The unit shall ensure that no ponding and stagnation of effluent shall be there in the land utilized for
irrigation.
6.	The unit shall not go in for expansion activity without obtaining prior consent from TNPCB.
7.	The unit shall dispose the ETP sludge properly then and there so as to avoid accumulation within the
premises.
8.	The unit shall maintain good housekeeping.
9.	The unit shall continue to develop greenbelt within its premises.
10.	The unit shall not use “use and throwaway plastics’ such as plastic sheets used for food wrapping ,
spreading on dining table etc., plastic plates , plastic coated tea cups, plastic tumbler , water pouches
and packets, plastic straw, plastic carry bags and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
arecanut palm, stainless steel, glass, porcelain plates/cups/cloth bag, jute bag etc.,

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

KARUR

K. Ravichandran
Digitally signed by K. 

Ravichandran 

Date: 2020.07.06 19:25:20 +05'30'
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GENERAL CONDITIONS

                                                                                    
1. The occupier shall make an application along with the prescribed consent fee for grant of renewal of

consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

2. This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

3. The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

4. After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

5. The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

6. The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

7. The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

8. The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

9. The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

10. The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

11. The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

12. The occupier shall maintain good house-keeping within the factory premises.
13. All pipes, valves, sewers and drains shall be leak proof.  Floor washings shall be admitted into the

trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

14. The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

15. The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

16. The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.
a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.
b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form–4 before the end of the subsequent 30th June of every year (if applicable).
c) Yearly Environmental Statement for the period from 1st April to 31st March in Form –V before the
end of the subsequent 30th September of every year(if applicable).

17. If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

18. The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

19. The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
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20. The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

21. If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

22. In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

23. In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

24. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

KARUR

K. Ravichandran
Digitally signed by K. 

Ravichandran 

Date: 2020.07.06 19:25:46 

+05'30'
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To 

Sir, 

Ph : 03192-207651 
Cell : 9933219751 

9207360553 

C.M. SCRAP TRADERS 
$ -Square Complex, MB-210, Old Income Tax Office 

Shadipur, Port Blair • 744 106 
Andaman & Nicobar Islands 

GST/UIN': 3SAAWPF1732G1ZQ 
E-mail : lirosalsaudia@gmail.com I cmscrap21@gmail.com 

The Secretary, 
Sri Vijaya Puram Municipal Council 
Indira Bhawan, Sri Vijaya Puram, 
South Andaman, A&N Islands 

S]ak, ....................................... . 

The undersigned is an authorised operator managing the dry waste received 
from Sri Vijaya Puram Municipal Council (SVPMC) at Dry Resource .Centre (DRC) for 
pre-processing of waste like segregation, baling/ bundling & storage. The following 
details of the end facilities to which the waste is transported for recycling/end disposal 
are submitted for your kind information. 

S.No. Particulars 
1. Name of the authorised vendor CM SCRAPS TRADERS 
2. DRC details, location & ward BROOKSHABAD 2&3 WARD NO 

22 
3. Details of Waste Collected from (Other authorised •WARD NO 10,21,22 

dealer), if any •Dss 
' INOIAN NAVY 

4. Details of Channelization to End Processing "M/S B & B TRIP LEW ALL 
Facility at Mainland (Name, address, SPCB/ PCCs CONTAINERS LTD 
authorisation/ consent number with validity), with •GREEN WORLD PLASTIC 
enclosures COMPANY 

•NEPRA RESOURCE 
MANAGEMENT PRIVATE 
LIMlTED (OFFICE 
NO.708-7141 

• Recvclabfes PLASTIC COMPANY 

• Non-recyclables CEMENT FACTORY 

I hereby declare that the information provided above is true and correct to the best of 
my knowledge and belief and channelized to the above-mentioned authorised end 
processing facility in compliance with the Solid Waste Management Rules, 2016 and 
applicable SPCB/PCC guidelines. 

Place: SHRI VIJAYA PURAM 
Date: 13-08-2025 

Name: FIROS C 
Deslgnat1on: PROPRIETOR 

Page 353 of 1410

3533050



Page1

                   
          FILE NO : PCB/KKD/DO/12265/2023
          Date of issue : 06/02/2023
                   

                   
KERALA STATE POLLUTION CONTROL BOARD

                   
CONSENT TO

                   
OPERATE/AUTHORISATION/REGISTRATION

                   
ISSUED UNDER

                   
The Water (Prevention & Control of Pollution) Act, 1974

The Air (Prevention & Control of Pollution) Act, 1981
                   

and
                   

The Environment (Protection) Act, 1986
                   

          As per Application No. :15198916
          Dated:29-09-2022

                   
                   

TO
                   
                   
                   

M/s GREEN WORLD PLASTIC COMPANY
11/539, NALLUR P.O. FEROKE, KOZHIKODE

 
 
 

                   
                   
                   
          Consent No. :PCB/KKD/DO/ICO/12265/G21KOZ527956/15198916/2023
          Valid Upto :31/01/2026
                   
                   
1.    GENERAL
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1.1.	This integrated consent is granted subject to the power of the Board to withdraw consent, review and make

variation in or revoke all or any of the conditions as the Board deems fit.

                   

                   
2.     CONDITIONS AS PER 
       The Water(Prevention and Control of Pollution)Act, 1974 
                   

                   

                   

                   

1 VALIDITY 31/01/2026

2 Name and Address of
the establishment

GREEN WORLD PLASTIC COMPANY  11/539,
NALLUR P.O.
FEROKE, KOZHIKODE    673631

3 Communication Telephone :0-8891008894
Fax :0-0
E-mail:mujumujmeer@gmail.com

4 Occupier Details MUJMEER .K
MUBEENAS
P.O.KALLAI
KOZHIKODE

5 Local Body FEROKE MUNICIPALITY

6 Survey Number 441/5,441/6

7 Village FEROKE

8 Taluk KOZHIKODE

9 District KOZHIKODE

10 Capital Investment(Rs in Lakhs) 7.18 lakhs

11 Scale Small

12 Category GREEN

13 Annual fee(Rs)

Total Fee remitted(Rs)

  Rs.1700/-

Rs.11050/-

14 RAW MATERIAL PRODUCTS

SOLID PLASTIC -500 Kilogram/day PLASTIC CHIPS -400 Kilogram/day

15 Total Power Required (HP) 3 HP

2.1 In case of generation of trade effluent from the industry, effluent treatment system  consisting of
treatment units having adequate capacity established as per the Integrated Consent to Establish issued
shall be operational at all times during which the industry is functional. Additional facilities required, if
any, to achieve the standards laid down by the Board u/s 17(1) (g) of the Water Act shall also be made
along with.

2.2 Water consumption: 400 litre/day

2.3 Effluent generation: 320 litres/day

2.4 The characteristics of effluent after treatment shall confirm to the following tolerance limits:

SI.NO. Characteristics Unit Tolerance Limit

Sewage Trade Effluent

2.5 Mode of disposal of treated effluent: Septic tank and soak pit
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3.     CONDITIONS AS PER 
       The Air(Prevention and Control of Pollution)Act, 1981 
                   

                   

                   

                   

                   
4.     CONDITIONS AS PER 
       The Environment (Protection) Act, 1986.
                   

                   

                   

                   

                   

                   

                   
5.     SPECIFIC CONDITIONS
                   
5.1.This consent is granted subject to the power of the Board to review and make variation in all or any of
the conditions.
 
5.2. No change or alteration of the unit is to be made without the prior permission of the Board. Any change

3.1 Adequate air pollution control measures shall be operational at all times during the functioning of the
industry. Additional facilities required, if any, to achieve the standards laid down by the Board shall
also be made along with.

Stack
No.

Sources of Emission Emission
Rate(Nm3/Hr)

Stack Height above Control Equipment

Ground
Level

Roof  Level

3.2 Emission characteristics shall not exceed the following:

SI.No. Parameter Limiting Standards (mg/Nm3)

4.1 The operation of the industry shall be strictly in compliance with the provisions of the Noise Pollution
(Regulation and Control) Rules 2000.

4.2 Used lead acid batteries shall be disposed of as per the Batteries (Management and Handling) Rules,
2001

4.3 Hazardous waste generated, if any, shall be handled as per the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

4.3.1 Activities for which Authorisation is granted

Collection transport

Reception Storage

Treatment Reprocessing/Disposal

4.3.2 Type, quantity and mode of storage/collection/disposal of hazardous wastes shall be as follows:

SI.No. Hazardous Waste Schedule Category Quantity Tonne/year

Mode of

Storage Disposal

4.4 E-waste shall be disposed off safely as per the E-Waste (Management)Rules, 2016.

I I 

I 
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in the particulars furnished in the references or in the identity of the occupier / authorized agent is to be
intimated to the Board forthwith.
 
5.3.The applicant shall comply with the instructions that the Board may issue from time to time regarding
prevention and control of air, water,land and sound pollution.
 
5.4 For continuing to operate beyond the validity date application for renewal has to be submitted on or
before 31.11.2025 in the website of the board(krocmms.nic.in).Late application will be accepted only with
fine/late fee as applicable
 
5.5. Consent to Operate / Authorization shall be obtained before commissioning the industry under the
Water(Prevention and Control of Pollution) Act, the Air (Prevention and Control of Pollution) Act and the
relevant Rules under Environment (Protection) Act.
 
5.6. Signboard showing the name of the establishment shall be displayed at the entrance of the site.
 
5.7.Raw materials and products shall be handled with proper care to prevent spreading of dust.
 
5.8.The particulate matter at the boundary of the premises shall not exceed the National Ambient Air
Quality Standard specified for that area.
 
5.9.The sound level measured 1 m outside the boundary of the premises shall not exceed the Ambient Air
Quality Standards in respect of Noise applicable to that area.
 
5.10.All the operations shall be carried out within closed premises.
 
5.11. There shall not be any discharge of trade effluent from the unit.
 
5.12. Sanitary facility with septic tank and soak pit shall be provided to the workers
 
5.13.Solid waste, if any generated in the unit shall be disposed off scientifically
 
5.14. This consent is granted on the basis of the affidavit 17.02.2021 , self certification dated on
17.02.2021 furnished by the applicant. If the statement furnished in the affidavit find false, the consent
issued will be revoked and prosecution will be launched against the unit.
 
5.15.Adequate safety measure shall be provided in accordance with fire and safety regulations and necessary
clearance from the concerned authority shall be obtained.
 
5.16.The waste generated shall be disposed through authorized recyclers.
                   
                   
DATE :06/02/2023 SIGNATURE & SEAL OF ISSUING AUTHORITY

ENVIRONMENTAL ENGINEER,DISTRICT
OFFICE,KOZHIKODE

Sauma Hameed Digitally signed by Sauma Hameed 

Date: 2023.02.06 21:17:12 +05'30'
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To     
                   
MUJMEER .K
MUBEENAS
P.O.KALLAI
KOZHIKODE
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
                   
1. This digitally signed document is legally valid as per the Information Technology Act 2000

                   
2. For verifying this document please go to krocmms.nic.in and search using date of issue/name of the

unit/Application Number in “Consent Granted Applications” link in the home page of the Board’s Online Consent

Management and Monitoring System.
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Site plan submitted by the applicant
counter signed as such 

ENVIRONMENTAL ENGINEER

Sauma Hameed Digitally signed by Sauma Hameed 

Date: 2023.02.06 21:17:36 +05'30'
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Category of the Industry :

CONSENT ORDER NO. 2405157647231           DATED: 13/05/2024.

PROCEEDINGS NO.T1/TNPCB/F.3648HSR/RL/HSR/W/2024     DATED: 13/05/2024

________________________________________________________________

        CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as

amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

Authorising the occupier to make discharge of sewage and /or trade effluent.

        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

      
         This CONSENT is valid for the period ending March 31, 2026

                                        
      

To

The Director,

M/s.B AND B TRIPLEWALL CONTAINERS LIMITED UNIT 5,

Sy.No.263/2/3,

Marsur Madiwal Village,

Kasaba Hobli, Anekal Taluk,

Bengaluru.

Pin: 562106

RED

SUB: Tamil Nadu Pollution Control Board –CONSENT TO OPERATE – DIRECT -M/s. B AND B
TRIPLEWALL CONTAINERS LIMITED UNIT 5 , S.F.No. Plot No.B8, B12, B13, B14, B15, B16,
B17, B18, OLAIPPATTI village Uthangarai           Taluk and Krishnagiri District - Consent for the
operation of the plant and discharge of sewage and/or trade effluent under  Section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 as amended in 1988 (Central Act  6 of 1974) –
Issued- Reg. (Industry User ID- R24HSR57646144)

Ref: 1.	Unit’s Application No. 57647231, Dated   26.02.2024
2. IR.No : F.3648HSR/RL/DEE/HSR/2024 dated 17/04/2024
3. Minutes of 323rd CCC meeting held on 02.05.2024 vide CCC ITEM NO: 323-11

The Director

M/s . B AND B TRIPLEWALL CONTAINERS LIMITED UNIT 5

S.F No. Plot No.B8, B12, B13, B14, B15, B16, B17, B18

OLAIPPATTI Village

Uthangarai           Taluk

Krishnagiri District.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R 

SARASAVANI

Digitally signed by R 

SARASAVANI 

Date: 2024.05.13 

16:03:04 +05'30'

,~;. LiFE 
K.•A'1 Life~tyle for "-YV Environment 
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Copy to:

1.The Commissioner,  MATHUR-Panchayat Union, Uthangarai           Taluk, Krishnagiri District .

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, HOSUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Vellore.

4. File

-----------

Page 361 of 1410

3613058



3

 

 

 

 

 
SPECIAL CONDITIONS

                                                                                    
1. This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  KRAFT PAPER (TEST LINERS & FLUTING

MEDIA)
 9700  MT / Month

2.  ELECTRIC POWER (CO-GEN POWER
PLANT)

 3.5  MW

2. This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. Description of Outlet Maximum daily discharge
in KLD

Point of disposal

Effluent Type : Sewage

1.  Sewage  16.0  On land for gardening

Effluent Type : Trade Effluent

1.  Trade Effluent 1 (Paper
Forming Process)

 10553.0  Recycling to process

2.  Trade Effluent 2 (Other
Process)

 1197.0  Recycling to process

3.  Trade Effluent 3 (DM
Plant Regeneration)

 4.0  Ash Quenching

3. The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down
hereunder.
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Sl.
No.

Parameters Unit TOLERANCE  LIMITS - OUTLETS -Nos
Sewage Trade Effluent
1 1 2 3

1. pH 5.5 to
9

5.5 to 9 5.5 to 9 5.5 to 9

2. Temperature oC - shall not
exceed 5ºC
above the
receiving
water
temperature

shall not
exceed 5ºC
above the
receiving
water
temperature

shall not
exceed 5ºC
above the
receiving
water
temperature

3. Particle size of Suspended
solids

- - shall pass 850
micron IS
sieve

shall pass 850
micron IS
sieve

shall pass 850
micron IS
sieve

4. Total Suspended Solids mg/l 30 100 100 100

5. Total Dissolved solids
(inorganic)

mg/l - 2100 2100 2100

6. Oil & Grease mg/l - 10 10 10

7. Biochemical Oxygen
Demand (3 days at 27oC)

mg/l 20 30 30 30

8. Chemical Oxygen Demand mg/l - 250 250 250

9. Chloride (as Cl) mg/l - 1000 1000 1000

10. Sulphates (as SO4) mg/l - 1000 1000 1000

11. Total Residual Chlorine mg/l - 1 1 1

12. Ammonical Nitrogen (as N) mg/l - 50 50 50

13. Total  Kjeldahl Nitrogen (as
N)

mg/l - 100 100 100

14. Free Ammonia (as NH3) mg/l - 5 5 5

15. Arsenic (as As) mg/l - 0.2 0.2 0.2

16. Mercury (as Hg) mg/l - 0.01 0.01 0.01

17. Lead (as Pb) mg/l - 0.1 0.1 0.1

18. Cadmium(as Cd) mg/l - 2 2 2

19. Hexavalent Chromium (as
Cr+6)

mg/l - 0.1` 0.1` 0.1`

20. Total Chromium (as Cr) mg/l - 2 2 2

21. Copper (as Cu) mg/l - 3 3 3

22. Zinc (as Zn) mg/l - 1 1 1

23. Selenium (as Se) mg/l - 0.05 0.05 0.05

24. Nickel (as Ni) mg/l - 3 3 3

25. Boron (as B) mg/l - 2 2 2

26. Percent Sodium % - - - -

27. Residual Sodium Carbonate mg/l - - - -

28. Cyanide (as CN) mg/l - 0.2 0.2 0.2

29. Fluoride (as F) mg/l - 2 2 2

30. Dissolved Phosphates(as P) mg/l - 5 5 5

31. Sulphide (as S) mg/l - 2 2 2

32. Pesticides mg/l -

33. Phenolic Compounds (as
C6H5OH)

mg/l - 1 1 1

34. Radioactive materials  a)
Alpha emitters

micro
curie/ml

- 10-7 10-7 10-7
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35. Radioactive materials  b).

Beta emitters
micro
curie/ml

- 10-6 10-6 10-6

36. Fecal Coliform MPN/100ml - - - -

4. All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in Sl No.3 above or to achieve the zero liquid
discharge of effluent as applicable.

5. The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.
a.   Industrial Cooling, Spraying in mine pits or boiler feed.
b.   Domestic purpose.
c.   Process.

6. The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

7. Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

8. The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

9. Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

10. The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

11. The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

12. The occupier shall provide and maintain rain water harvesting facilities.
13. The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated

into storm water drain at any point of time.
14. In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions

as laid under.
i). The occupier shall ensure zero liquid discharge of effluent, thereby  no discharge of untreated /
treated effluent on land or into any water bodies either  inside or outside the premises at any point of
time.
ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.
iii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.
iv)  In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.
Special Additional Conditions:
The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.
The industries shall take all efforts to use and popularize “Mission LiFE” logo and mascot which is
available in TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission
LiFE” action points and document the same and furnish half yearly report to Board.

I I I I I 
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Additional Conditions:
 1.	The unit shall not carryout bleaching, deinking and coloring activities in its manufacturing process.
2.	The unit shall operate and maintain the Sewage Treatment Plant for the treatment of sewage so as to
achieve the standards prescribed by the Board.
3.	The unit shall utilize the treated Sewage on land for gardening and greenbelt development after
satisfying the standards prescribed by the Board.
4.	The unit shall operate and maintain the Effluent Treatment Plant so as to treat the trade effluent of
1197 KLD and recycle it completely to the process
5.	The unit shall ensure that 10553 KLD of trade effluent generated from paper forming process is
completely recycled to process.
6.	The unit shall recycle the entire quantity of trade effluent for recycling in process so as to achieve
Zero Liquid Discharge at all times
7.	The unit shall ensure that under any circumstances either treated or untreated trade effluent shall not
be discharged in to nearby water bodies/land either directly or indirectly.
8.	The unit shall provide EMFM with computer recording arrangements at the fresh water
consumption, at the inlet & out let of SEDICELL system and ETP inlet & ETP out let (at trade
recycling points) and the same shall be connected with the Water Quality Watch centre at TNPCB,
Guindy, Chennai
9.	The unit shall take all possible measures (like process/equipment modification, improved internal
recycling practices, good housekeeping) to conserve the fresh water requirement and work towards the
Bench Mark target of kraft paper production as per CPCB guidelines ,2006 set by National
Productivity Council.
10.	The unit shall maintain the Rain Water harvesting system provided in their premises to recharge the
ground water in that area
11.	No municipal solid waste or bio-medical waste or any other type of contaminates shall be allowed
to be imported along with the paper wastes
12.	The unit shall dispose the waste fiber to sun dray Board manufacturing units, plastic waste
torecycling units and Boiler ash shall be disposed to brick manufacturers.
13.	The unit shall apply the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 within two months
14.	The unit shall execute an agreement with a consented cement manufacturing unit for disposing
Plastic Waste and 5.2 - Wastes or residues containing oil, generated by the unit, for Co-processing in
Cement Kilns.
15.	The unit shall execute an agreement with a consented Sun Dry Board Manufacturing Unit for
disposing the Waste fiber generated by the unit.
16.	The unit shall apply and obtain EPR registration for plastic packaging if covered under Schedule II
- Guidelines on Extended Producer Responsibility for Plastic Packaging as per Plastic Waste
Management Rules 2016 as amended.
17.	The unit shall comply with the provisions of Plastic Waste management Rules, 2016
18.	The unit shall not use “use and throwaway plastics such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
areca nut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc
19.	In case of revision of consent fee by the Government, the institution shall remit the difference in
amount within one month from the date of notification. Failing to remit the consent fee, this order will
be withdrawn without any notice and further action will be initiated against the unit as per law.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R 

SARASAVANI

Digitally signed by R 

SARASAVANI 

Date: 2024.05.13 16:03:26 

+05'30'
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GENERAL CONDITIONS

                                                                                    
1. The occupier shall make an application along with the prescribed consent fee for grant of renewal of

consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

2. This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

3. The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

4. After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

5. The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

6. The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

7. The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

8. The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

9. The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

10. The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

11. The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

12. The occupier shall maintain good house-keeping within the factory premises.
13. All pipes, valves, sewers and drains shall be leak proof.  Floor washings shall be admitted into the

trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

14. The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

15. The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

16. The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.
a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.
b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form–4 before the end of the subsequent 30th June of every year (if applicable).
c) Yearly Environmental Statement for the period from 1st April to 31st March in Form –V before the
end of the subsequent 30th September of every year(if applicable).

17. If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

18. The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

19. The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
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20. The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

21. If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

22. In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

23. In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

24. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R 

SARASAVANI

Digitally signed by R 

SARASAVANI 

Date: 2024.05.13 

16:03:40 +05'30'
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          FILE NO : PCB/KKD/DO/12265/2023
          Date of issue : 06/02/2023
                   

                   
KERALA STATE POLLUTION CONTROL BOARD

                   
CONSENT TO

                   
OPERATE/AUTHORISATION/REGISTRATION

                   
ISSUED UNDER

                   
The Water (Prevention & Control of Pollution) Act, 1974

The Air (Prevention & Control of Pollution) Act, 1981
                   

and
                   

The Environment (Protection) Act, 1986
                   

          As per Application No. :15198916
          Dated:29-09-2022

                   
                   

TO
                   
                   
                   

M/s GREEN WORLD PLASTIC COMPANY
11/539, NALLUR P.O. FEROKE, KOZHIKODE

 
 
 

                   
                   
                   
          Consent No. :PCB/KKD/DO/ICO/12265/G21KOZ527956/15198916/2023
          Valid Upto :31/01/2026
                   
                   
1.    GENERAL
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1.1.	This integrated consent is granted subject to the power of the Board to withdraw consent, review and make

variation in or revoke all or any of the conditions as the Board deems fit.

                   

                   
2.     CONDITIONS AS PER 
       The Water(Prevention and Control of Pollution)Act, 1974 
                   

                   

                   

                   

1 VALIDITY 31/01/2026

2 Name and Address of
the establishment

GREEN WORLD PLASTIC COMPANY  11/539,
NALLUR P.O.
FEROKE, KOZHIKODE    673631

3 Communication Telephone :0-8891008894
Fax :0-0
E-mail:mujumujmeer@gmail.com

4 Occupier Details MUJMEER .K
MUBEENAS
P.O.KALLAI
KOZHIKODE

5 Local Body FEROKE MUNICIPALITY

6 Survey Number 441/5,441/6

7 Village FEROKE

8 Taluk KOZHIKODE

9 District KOZHIKODE

10 Capital Investment(Rs in Lakhs) 7.18 lakhs

11 Scale Small

12 Category GREEN

13 Annual fee(Rs)

Total Fee remitted(Rs)

  Rs.1700/-

Rs.11050/-

14 RAW MATERIAL PRODUCTS

SOLID PLASTIC -500 Kilogram/day PLASTIC CHIPS -400 Kilogram/day

15 Total Power Required (HP) 3 HP

2.1 In case of generation of trade effluent from the industry, effluent treatment system  consisting of
treatment units having adequate capacity established as per the Integrated Consent to Establish issued
shall be operational at all times during which the industry is functional. Additional facilities required, if
any, to achieve the standards laid down by the Board u/s 17(1) (g) of the Water Act shall also be made
along with.

2.2 Water consumption: 400 litre/day

2.3 Effluent generation: 320 litres/day

2.4 The characteristics of effluent after treatment shall confirm to the following tolerance limits:

SI.NO. Characteristics Unit Tolerance Limit

Sewage Trade Effluent

2.5 Mode of disposal of treated effluent: Septic tank and soak pit
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3.     CONDITIONS AS PER 
       The Air(Prevention and Control of Pollution)Act, 1981 
                   

                   

                   

                   

                   
4.     CONDITIONS AS PER 
       The Environment (Protection) Act, 1986.
                   

                   

                   

                   

                   

                   

                   
5.     SPECIFIC CONDITIONS
                   
5.1.This consent is granted subject to the power of the Board to review and make variation in all or any of
the conditions.
 
5.2. No change or alteration of the unit is to be made without the prior permission of the Board. Any change

3.1 Adequate air pollution control measures shall be operational at all times during the functioning of the
industry. Additional facilities required, if any, to achieve the standards laid down by the Board shall
also be made along with.

Stack
No.

Sources of Emission Emission
Rate(Nm3/Hr)

Stack Height above Control Equipment

Ground
Level

Roof  Level

3.2 Emission characteristics shall not exceed the following:

SI.No. Parameter Limiting Standards (mg/Nm3)

4.1 The operation of the industry shall be strictly in compliance with the provisions of the Noise Pollution
(Regulation and Control) Rules 2000.

4.2 Used lead acid batteries shall be disposed of as per the Batteries (Management and Handling) Rules,
2001

4.3 Hazardous waste generated, if any, shall be handled as per the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

4.3.1 Activities for which Authorisation is granted

Collection transport

Reception Storage

Treatment Reprocessing/Disposal

4.3.2 Type, quantity and mode of storage/collection/disposal of hazardous wastes shall be as follows:

SI.No. Hazardous Waste Schedule Category Quantity Tonne/year

Mode of

Storage Disposal

4.4 E-waste shall be disposed off safely as per the E-Waste (Management)Rules, 2016.

I I 

I 
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in the particulars furnished in the references or in the identity of the occupier / authorized agent is to be
intimated to the Board forthwith.
 
5.3.The applicant shall comply with the instructions that the Board may issue from time to time regarding
prevention and control of air, water,land and sound pollution.
 
5.4 For continuing to operate beyond the validity date application for renewal has to be submitted on or
before 31.11.2025 in the website of the board(krocmms.nic.in).Late application will be accepted only with
fine/late fee as applicable
 
5.5. Consent to Operate / Authorization shall be obtained before commissioning the industry under the
Water(Prevention and Control of Pollution) Act, the Air (Prevention and Control of Pollution) Act and the
relevant Rules under Environment (Protection) Act.
 
5.6. Signboard showing the name of the establishment shall be displayed at the entrance of the site.
 
5.7.Raw materials and products shall be handled with proper care to prevent spreading of dust.
 
5.8.The particulate matter at the boundary of the premises shall not exceed the National Ambient Air
Quality Standard specified for that area.
 
5.9.The sound level measured 1 m outside the boundary of the premises shall not exceed the Ambient Air
Quality Standards in respect of Noise applicable to that area.
 
5.10.All the operations shall be carried out within closed premises.
 
5.11. There shall not be any discharge of trade effluent from the unit.
 
5.12. Sanitary facility with septic tank and soak pit shall be provided to the workers
 
5.13.Solid waste, if any generated in the unit shall be disposed off scientifically
 
5.14. This consent is granted on the basis of the affidavit 17.02.2021 , self certification dated on
17.02.2021 furnished by the applicant. If the statement furnished in the affidavit find false, the consent
issued will be revoked and prosecution will be launched against the unit.
 
5.15.Adequate safety measure shall be provided in accordance with fire and safety regulations and necessary
clearance from the concerned authority shall be obtained.
 
5.16.The waste generated shall be disposed through authorized recyclers.
                   
                   
DATE :06/02/2023 SIGNATURE & SEAL OF ISSUING AUTHORITY

ENVIRONMENTAL ENGINEER,DISTRICT
OFFICE,KOZHIKODE

Sauma Hameed Digitally signed by Sauma Hameed 

Date: 2023.02.06 21:17:12 +05'30'
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To     
                   
MUJMEER .K
MUBEENAS
P.O.KALLAI
KOZHIKODE
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
                   
1. This digitally signed document is legally valid as per the Information Technology Act 2000

                   
2. For verifying this document please go to krocmms.nic.in and search using date of issue/name of the

unit/Application Number in “Consent Granted Applications” link in the home page of the Board’s Online Consent

Management and Monitoring System.
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Site plan submitted by the applicant
counter signed as such 

ENVIRONMENTAL ENGINEER

Sauma Hameed Digitally signed by Sauma Hameed 

Date: 2023.02.06 21:17:36 +05'30'

TO 
F€ROKE 

TO 
RAM.ANATIJl(ARA 

10 00 
!VACANTI.ANDI 

DPLASTIC 

C3--,-RINDER 
3.00H.P 

0 
WEU. 

EXI. 
,7r;:::;i...,-w.l'<IBATl1 

VACANT 

MACHINERY DETAILS 

1 GRINDER . 3.00 H.P 

NAME :M/s; GREEN WORLD PLASTIC 
PURPOS :PLASTIC CRUSHING 
SITE PLAN 

EXISTING BUILDIND -11/539-A 
IN R.S NO: , WARD : 
FEROKE VILLAGE 
FEROKE MUNICIPALITY 

DO ffOT IICALIOtlT ml DRATif'f<I 

PLINTH AREA G.FLOOR 141.20 l;f 
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RH.NO. GWPC/202S/CM/06 Dlirt: 17-02-2025 

PURCHASE ORDER 

To, 
CM 5cnp Traden, 

Shadipur, Sri V.Jav• Puram 

SOUTH ANDAMAN- 74'103 

Sub; Purcha.., order ror waste plastic~: 

PURCHASE ORDER DETAIIS: 

SL NO. DESCRIPTION quANTITY 

1 PlASTIC SO TON 

Delivery details 

REMARKS 

PAYMENT WIU BE PROCESSED 
WITHIN 15 DAYS 

Prior intimation o r six days from the dispatch date in shipping port. 

Delivery location: Chennai port. 

Please ensure that the material meets the specified qualily standards and It delivered within 
the time period. Any deviations from the agreed terms should be communicated promptly. 

Regards, 

GREEN WORLD PLASTIC COMPANY 

• ()6 t"o--f f I~ On,ARTNERS 
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To 
CM Scrap Trmrs, 
Shad<Pur, Sri Vljaya Puram 
SOUnt ANDAMAN• 7-44103 

DATE: 11-02-2025 

Subject: Bulk Purchase Order for waste cardboard and waste paper reg: 

Dear Sir/Madam, 

We, M/s B AND B TRIPlEWAU CONTAINERS LIMITED, are pleased to place a bulk 
purchase order with CM Scrap Traders for the supply of waste cardboard and waste 
paper in large quantities. As a growing enterprise, we have a continuous and large• 
scale requirement for high-quality cardboard materials. We are open to purchasing any 
quantity of cardboard that you can supply, ensuring that it meets our required 
specifications and quality standards. 

We appreciate the business relationship we share and look forward to a smooth and 
consistent supply from your end. Below are the specifications for the products we 
require. 

Terms & Conditions: 
1. Unlimited Quantity Acceptance: We are ready to procure any quantity of 

waste cardboard and waste paper that you can supply, based on 
availability and quality standards. 

2. Flexible Delivery Schedule: We are open to multiple deliveries based on 
stock availability and can coordinate as per mutual convenience. 

3. Quality Assurance: All goods must be free from defects and meet the 
required standards for durability and strength. 

4. Payment Terms: Payment will be processed as per mutually agreed terms 
(e.g., full payment upon delivery, installment-based, or Net 30 days from invoice date). 

5. Inspection & Acceptance: Any damaged or defective materials will be 
replaced without additional cost. 

6. Logistics & Handling: Proper packaging and secure transportation must be 
ensured to avoid any damage during transit. 
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7. Order Confirmation: Kindly confirm 
provide an estimated supply schedule. 

We are keen to maintain a long-term partnership with CM Scrap Traders and ensure 
smooth procurement of all necessary materials. We appreciate your cooperation and 
look forward to prompt confirmation of this order. 
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Category of the Industry :
                                                                                    

                                                                                    
CONSENT ORDER NO. 2406249277328           DATED: 29/01/2024.

                                                                                    
PROCEEDINGS NO.T1/TNPCB/F.0038ARY/RL/ARY/A/2024     DATED: 29/01/2024

                                                                                    
_________________________________________________________________

                                                                                    

RED
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        Consent to establish or take steps to establish for Expansion is hereby granted under Section 21 of the Air (Prevention and control

of Pollution) Act,1981, as amended in 1987 and the Rules and Orders made there under to

SUB: TNPC Board-Consent for Establishment FOR EXPANSION- I DALMIA CEMENT (BHARAT)
LIMITED , S.F. No. 218/5A2, 218/5A5, 218/6A, 219/1A1 part, 219/1A2, 219/1A3 part, 219/1A4,
219/1A5, 219/1A6, 219/1A7, 219/3B1, 219/3B2 part, 220/1A, 220/1B, 220/1C, 220/1D, 220/2,
220/3A, 220/3B, 220/4, 220/5 part, 220/6, 220/7A, 220/7B, 220/7C, 221/1A, 221/1B, 221/1D,
221/1E part, 221/1F, 221/1G, 221/2, 221/5, 222/3C2A, 222/3C3, 222/3C4 part, 222/3C5, 222/3C6,
222/4A, 222/4B, 222/5A, 222/5B, 222/5C, 222/6, 222/7, 223/8A, 223/8B part, 223/9, 223/10,
223/11, 224/1, 224/2, 224/3, 224/4, 224/5, 224/6, 224/7, 224/10, 224/12, 224/13A, 224/15 part,
224/16A part, 225/1 part, 225/2A2, 225/3, 225/4, 225/5A, 225/5B, 225/5D, 225/6A, 226/1A,
226/1B, 226/2, 226/4A, 226/4B, 226/4C, 226/5, 235/4A, 235/4B, 235/6B, 348/2, 348/6, 349/1,
349/2, 349/3, 349/4A, 349/4B, 349/4C, 349/5A, 349/5B, 349/6, 349/7, 349/8A, 349/8B, 352/1 part,
352/2A, 352/2B, 352/2C, 352/3, 352/4, 352/5, 352/6A, 352/7A, 352/8A part, 352/9, 352/11A, 353/1,
353/2A, 353/2B, 353/5B, 353/6, 356/4B, 357/10A, 357/13, 357/16, 357/17, 357/19, 357/20B, 358/3,
358/10, 358/13, 368/14 part, 437/4, 437/15, 437/17 part, 437/18, 437/19A, 437/20A, 437/21, 437/22,
558/1 part, 558/2, 558/3, 558/4, 558/5 part, 558/6, 558/7, 558/8, 558/9, 558/10, 558/11, 558/12,
558/13, 559/3 part, 559/6, 613/1, 613/2, 613/3 part, 613/4A, 613/4B, 613/5, 613/6, 613/7 part, 613/8,
613/9, 613/10, 613/11, 613/12, 613/13, 613/14, 613/15, 614/1, 614/2, 614/3, 614/4, 614/5, 614/6,
614/7, 614/8A, 614/8B, 614/9A, 614/9B, 615/1, 615/6 part, 615/7, 615/8, 615/9, 615/10, 615/11 part,
615/12 part, 616/6 part, 618/3, 618/4, 618/6A, 620/1, 620/2, 620/3, 620/4, 620/5A, 620/5B, 620/6,
620/7, 621/1A, 621/1B, 621/1C, 621/2A, 621/2B, 621/2C, 621/2D, 621/3, 621/4, 621/5A, 621/5B1,
621/5B2, 621/5C part, 621/5D, 621/5E part, 622/1 part, 622/2 part, 622/3, 622/4A, 622/4B part,
622/5, 622/6, 623/1A, 623/1B, 623/1C part, 623/2, 623/3, 623/4, 623/5, 623/6, 623/7, 623/8, 623/9,
624/1, 624/2, 624/3, 624/4A, 624/4B, 624/5, 624/6, 624/7, 624/8, 624/9, 624/11, 624/12, 625/1,
625/2, 625/3, 625/4, 625/5, 625/6, 625/8, 625/9, 625/10, 625/11, 625/12, 625/13, 628/1A, 628/1B,
628/2, 628/3, 628/4A, 628/4B, 628/5, 628/6, 628/7, 628/8, 628/9, 628/10, 628/11, 628/12, 628/13,
628/14, 628/15, 628/16, 628/17, 628/18, 628/19A, 628/19B, 629/1, 629/2, 629/3, 629/4, 629/5,
629/6, 629/7A, 629/7B, 629/9A, 629/9B, 629/9C, 629/9D, 629/9E, 629/9F, 629/9G, 629/10A,
629/10B, 629/10C, 630/1, 630/2, 630/3, 630/4, 630/5, 630/6, 630/7, 630/8, 630/9, 630/10, 630/11,
630/12A, 630/12B, 630/13, 630/14, 630/15, 630/16, 630/17, 630/18A, 630/18B, 630/19A, 630/19B,
630/20, 631/1, 631/2, 631/3A, 631/3B, 631/3C, 631/3D, 631/6, 631/7, 631/8, 631/9A, 631/9B,
631/9C, 631/10, 631/11, 631/12, 631/13, 634/1, 636/1, 636/10, 636/11, 636/12, 636/2, 636/3, 636/4,
636/5, 636/6A, 636/6B, 636/7A, 636/7B, 636/8A, 636/8B, 636/9, 637/1A, 637/1B, 637/3, 637/4,
639/1, 639/2A, 639/2B, 639/2C, 639/3, 639/4, 639/5, 639/6, 639/7, 639/8, 639/9, 639/10, 639/11,
639/12, 639/13, 640/1A, 640/1B, 640/1C, 640/1D, 640/1E, 640/1F, 640/1G, 640/1H, 640/1I, 640/1J,
640/1K, 640/3, 640/4, 640/5, 640/6, 640/7, 640/8A, 640/8B, 640/8C, 640/8D, 640/8E, 640/8F,
640/8G, 640/8H, 640/8I, 640/9, 640/10, 641/1, 641/2, 641/3, 641/4, 641/6, 641/7, 641/8, 641/9,
641/10, 641/11, 641/12, 641/13, 641/14, 641/15, 641/16, 641/17, 641/18, 641/19, 641/20A, 641/20B,
641/20C, 641/20D, 641/20E, 644/6, 644/7, 644/8, 644/9, 645/7 part, 645/8B, 645/8C, 645/8D,
645/8E, 646/12, 646/14, 647/3D, 647/7, 647/8, 647/9, 647/10, 648/2, 648/3A, 648/3B, 648/3C,
648/3D, 650/1B, 650/2, 650/3, 650/5, 650/7A, 650/7B part, 650/8, 650/9, 650/10, 651/6, 651/9,
652/1, 652/2, 652/3, 652/4, 652/5, 652/6 part, 652/8, 652/9, 652/10, 652/11F, 655/10, 655/7, 655/8,
655/9, 656/1, 656/2, 656/4B, 656/6B, 656/7B, 656/7D, 656/7E part, 656/8, 656/9, 661/1, 661/10,
661/2, 661/3, 661/4, 661/5, 661/6, 661/7, 661/9, 663/2 part, 663/5A, 663/5C, 663/6A, 663/8A, 712/1
part, 712/3, 712/4, 712/5, 712/6A1, 232/1, 232/3, 232/4A, 232/4B, 232/5A, 232/5B, 232/5C, 232/5D,
232/5E, 232/5F, 232/5G, 232/5H, 232/5I, 234/3, 235/5, 559/2, 559/4, 559/5, 645/1, 645/2, 645/3,
645/4, 645/5, 645/6, 645/8A, 652/6 (P), 656/4A, 656/5, 656/6A, 656/6C, 656/7A, 656/7C,
656/7E(P), 656/10, 663/2(P) of Govindapuram Village and SF No 155/6B2, 155/6B4, 155/7, 155/8,
155/10, 155/14A, 156/3A6, 156/3A7, 156/3B, 156/5, 159/1B part, 159/2A, 159/4B5, 159/4B8,
159/5B, 159/6, 159/7, 159/8A, 159/8B, 159/9A, 159/9B, 161/1B, 161/4B2, 161/9 part, 161/10 part,
161/11, 161/16D, 161/17C, 161/18, 161/19, 161/21, 162/5, 162/6, 162/7, 162/8, 162/9, 161/5B(P),
161/9(P), 161/10(P), 163/17A, 163/17C, 163/20B, 163/18, 163/19 of Ottakovil Village,
GOVINDAPURAM Village, Ariyalur Taluk, Ariyalur District- for the establishment or take steps to
establish the industry for Expansion under Section 21 of the Air(Prevention and control of
Pollution)Act,1981, as amended in 1987 (Central Act, 14 of 1981)-Issued- Reg.

REF: 1.PROCEEDINGS NO.T4/TNPCB/F.0038ARY/RL/ARY/W&A/2022,dated : 15/06/2022
2.Application No.49277328,dated 14-12-2022/06-11-2023
3.IR.No : F.0038ARY/RL/JCEE-M/ARY/2023 dated 11/12/2023
4.TSC (Technical Sub Committee) resolution vide item No.222-01, dated 10.01.2024.
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                            The Director,

                            M/s . DALMIA CEMENT (BHARAT) LIMITED

                                                                                    
        Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:

                                                                                    

                                                                                    
        This Consent to establish for Expansion is valid upto March 31, 2029 , or till the industry obtains consent to operate under

Section 21 of the Air (Prevention and control of Pollution) Act, 1981, as amended in 1987 whichever is earlier subject to special and

general conditions enclosed. 

                                                                                    
                                                                                    
                                                                                    

To

The Director,

M/s.DALMIA CEMENT (BHARAT) LIMITED,

Dalmia Cement (Bharat) Limited,

Dalmiapuram,

S.F No. 218/5A2, 218/5A5, 218/6A, 219/1A1 part, 219/1A2, 219/1A3 part, 219/1A4, 219/1A5, 219/1A6, 219/1A7,
219/3B1, 219/3B2 part, 220/1A, 220/1B, 220/1C, 220/1D, 220/2, 220/3A, 220/3B, 220/4, 220/5 part, 220/6, 220/7A,
220/7B, 220/7C, 221/1A, 221/1B, 221/1D, 221/1E part, 221/1F, 221/1G, 221/2, 221/5, 222/3C2A, 222/3C3,
222/3C4 part, 222/3C5, 222/3C6, 222/4A, 222/4B, 222/5A, 222/5B, 222/5C, 222/6, 222/7, 223/8A, 223/8B part,
223/9, 223/10, 223/11, 224/1, 224/2, 224/3, 224/4, 224/5, 224/6, 224/7, 224/10, 224/12, 224/13A, 224/15 part,
224/16A part, 225/1 part, 225/2A2, 225/3, 225/4, 225/5A, 225/5B, 225/5D, 225/6A, 226/1A, 226/1B, 226/2, 226/4A,
226/4B, 226/4C, 226/5, 235/4A, 235/4B, 235/6B, 348/2, 348/6, 349/1, 349/2, 349/3, 349/4A, 349/4B, 349/4C,
349/5A, 349/5B, 349/6, 349/7, 349/8A, 349/8B, 352/1 part, 352/2A, 352/2B, 352/2C, 352/3, 352/4, 352/5, 352/6A,
352/7A, 352/8A part, 352/9, 352/11A, 353/1, 353/2A, 353/2B, 353/5B, 353/6, 356/4B, 357/10A, 357/13, 357/16,
357/17, 357/19, 357/20B, 358/3, 358/10, 358/13, 368/14 part, 437/4, 437/15, 437/17 part, 437/18, 437/19A,
437/20A, 437/21, 437/22, 558/1 part, 558/2, 558/3, 558/4, 558/5 part, 558/6, 558/7, 558/8, 558/9, 558/10, 558/11,
558/12, 558/13, 559/3 part, 559/6, 613/1, 613/2, 613/3 part, 613/4A, 613/4B, 613/5, 613/6, 613/7 part, 613/8, 613/9,
613/10, 613/11, 613/12, 613/13, 613/14, 613/15, 614/1, 614/2, 614/3, 614/4, 614/5, 614/6, 614/7, 614/8A, 614/8B,
614/9A, 614/9B, 615/1, 615/6 part, 615/7, 615/8, 615/9, 615/10, 615/11 part, 615/12 part, 616/6 part, 618/3, 618/4,
618/6A, 620/1, 620/2, 620/3, 620/4, 620/5A, 620/5B, 620/6, 620/7, 621/1A, 621/1B, 621/1C, 621/2A, 621/2B,
621/2C, 621/2D, 621/3, 621/4, 621/5A, 621/5B1, 621/5B2, 621/5C part, 621/5D, 621/5E part, 622/1 part, 622/2 part,
622/3, 622/4A, 622/4B part, 622/5, 622/6, 623/1A, 623/1B, 623/1C part, 623/2, 623/3, 623/4, 623/5, 623/6, 623/7,
623/8, 623/9, 624/1, 624/2, 624/3, 624/4A, 624/4B, 624/5, 624/6, 624/7, 624/8, 624/9, 624/11, 624/12, 625/1, 625/2,
625/3, 625/4, 625/5, 625/6, 625/8, 625/9, 625/10, 625/11, 625/12, 625/13, 628/1A, 628/1B, 628/2, 628/3, 628/4A,
628/4B, 628/5, 628/6, 628/7, 628/8, 628/9, 628/10, 628/11, 628/12, 628/13, 628/14, 628/15, 628/16, 628/17, 628/18,
628/19A, 628/19B, 629/1, 629/2, 629/3, 629/4, 629/5, 629/6, 629/7A, 629/7B, 629/9A, 629/9B, 629/9C, 629/9D,
629/9E, 629/9F, 629/9G, 629/10A, 629/10B, 629/10C, 630/1, 630/2, 630/3, 630/4, 630/5, 630/6, 630/7, 630/8, 630/9,
630/10, 630/11, 630/12A, 630/12B, 630/13, 630/14, 630/15, 630/16, 630/17, 630/18A, 630/18B, 630/19A, 630/19B,
630/20, 631/1, 631/2, 631/3A, 631/3B, 631/3C, 631/3D, 631/6, 631/7, 631/8, 631/9A, 631/9B, 631/9C, 631/10,
631/11, 631/12, 631/13, 634/1, 636/1, 636/10, 636/11, 636/12, 636/2, 636/3, 636/4, 636/5, 636/6A, 636/6B, 636/7A,
636/7B, 636/8A, 636/8B, 636/9, 637/1A, 637/1B, 637/3, 637/4, 639/1, 639/2A, 639/2B, 639/2C, 639/3, 639/4, 639/5,
639/6, 639/7, 639/8, 639/9, 639/10, 639/11, 639/12, 639/13, 640/1A, 640/1B, 640/1C, 640/1D, 640/1E, 640/1F,
640/1G, 640/1H, 640/1I, 640/1J, 640/1K, 640/3, 640/4, 640/5, 640/6, 640/7, 640/8A, 640/8B, 640/8C, 640/8D,
640/8E, 640/8F, 640/8G, 640/8H, 640/8I, 640/9, 640/10, 641/1, 641/2, 641/3, 641/4, 641/6, 641/7, 641/8, 641/9,
641/10, 641/11, 641/12, 641/13, 641/14, 641/15, 641/16, 641/17, 641/18, 641/19, 641/20A, 641/20B, 641/20C,
641/20D, 641/20E, 644/6, 644/7, 644/8, 644/9, 645/7 part, 645/8B, 645/8C, 645/8D, 645/8E, 646/12, 646/14,
647/3D, 647/7, 647/8, 647/9, 647/10, 648/2, 648/3A, 648/3B, 648/3C, 648/3D, 650/1B, 650/2, 650/3, 650/5, 650/7A,
650/7B part, 650/8, 650/9, 650/10, 651/6, 651/9, 652/1, 652/2, 652/3, 652/4, 652/5, 652/6 part, 652/8, 652/9, 652/10,
652/11F, 655/10, 655/7, 655/8, 655/9, 656/1, 656/2, 656/4B, 656/6B, 656/7B, 656/7D, 656/7E part, 656/8, 656/9,
661/1, 661/10, 661/2, 661/3, 661/4, 661/5, 661/6, 661/7, 661/9, 663/2 part, 663/5A, 663/5C, 663/6A, 663/8A, 712/1
part, 712/3, 712/4, 712/5, 712/6A1, 232/1, 232/3, 232/4A, 232/4B, 232/5A, 232/5B, 232/5C, 232/5D, 232/5E,
232/5F, 232/5G, 232/5H, 232/5I, 234/3, 235/5, 559/2, 559/4, 559/5, 645/1, 645/2, 645/3, 645/4, 645/5, 645/6,
645/8A, 652/6 (P), 656/4A, 656/5, 656/6A, 656/6C, 656/7A, 656/7C, 656/7E(P), 656/10, 663/2(P) of Govindapuram
Village and SF No 155/6B2, 155/6B4, 155/7, 155/8, 155/10, 155/14A, 156/3A6, 156/3A7, 156/3B, 156/5, 159/1B
part, 159/2A, 159/4B5, 159/4B8, 159/5B, 159/6, 159/7, 159/8A, 159/8B, 159/9A, 159/9B, 161/1B, 161/4B2, 161/9
part, 161/10 part, 161/11, 161/16D, 161/17C, 161/18, 161/19, 161/21, 162/5, 162/6, 162/7, 162/8, 162/9, 161/5B(P),
161/9(P), 161/10(P), 163/17A, 163/17C, 163/20B, 163/18, 163/19 of Ottakovil Village

GOVINDAPURAM Village

Ariyalur Taluk

Ariyalur District.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R 

RAJAMANICKAM

Digitally signed by R 

RAJAMANICKAM 

Date: 2024.01.30 05:10:33 

+05'30'
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Tiruchirapalli District.

Pin: 621651

                                                                                    
Copy to:

1.The Commissioner,  ARIYALUR-Panchayat Union, Ariyalur Taluk, Ariyalur District .

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, ARIYALUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Triuchirappalli.

4. File

-----------
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SPECIAL CONDITIONS

                                                                                    
1. This consent to establish for Expansion is valid for establishing the facility for the manufacture of

products/byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the
product/byproduct and its quantity has to be brought to the notice of the Board and fresh consent has
to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  Cement (OPC,PPC,PSC,PCC)  4.0  Million

Ton/Annum
Intermediate Product Details

1.  Clinker  2.5  Million
Ton/Annum

2. This consent to establish for Expansion is valid for establishing the facility with the below mentioned
emission/noise sources along with the control measures and/or stack .Any change in the emission
source/control measures/change in stack height has to be brought to the notice of the Board and fresh
consent has to be obtained if necessary.
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I Point source emission with stack :

Stack
No.

Point Emission Source Air pollution
Control measures

Stack height
from Ground
Level in m

Gaseous Discharge
in Nm3/hr

 1  Raw mill/Kiln  Bag Filters with
stack

 162  11,40,000

 1  Chlorine Bypass System  Bag Filters with
stack

 4,60,000

 2  Clinker Cooler  ESP with stack  41  1,87,500

 3  Coal mill  Bag Filters with
stack

 65  1,15,000

 4  Cement mill - 1  Bag Filters with
stack

 43  2,90,000

 5  Cement mill - 2  Bag Filters with
stack

 48  1,20,000

 6  Pyro DG set 250 KVA  Acoustic
enclosures with
stack

 10

 7  Cement mill DG set 250
KVA

 Acoustic
enclosures with
stack

 10

 8  Raw mill DG set 250 KVA  Acoustic
enclosures with
stack

 10

II Fugitive/Noise emission :

Sl.
No.

Fugitive or Noise  Emission
sources

Type of emission Control
measures

1.  Pyro DG set 250 KVA  Noise  Acoustic
Enclosure

2.  Cement mill DG set 250
KVA

 Noise  Acoustic
Enclosure

3.  Raw mill DG set 250 KVA  Noise  Acoustic
Enclosure

4.  Lime Stone Primary
Crusher

 Fugitive  Bag Filter

5.  Lime Stone Secondary
Crusher

 Fugitive  Bag Filter

6.  Limestone Transfer Tower
1

 Fugitive  Closed GI
Sheet

7.  Limestone Transfer Tower
2

 Fugitive  Closed GI
Sheet

8.  Limestone Transfer Tower
3

 Fugitive  Closed GI
Sheet

9.  Corrective material
Unloading

 Fugitive  Bag Filter

10.  Limestone Hopper Top  Fugitive  Bag Filter

11.  Raw mill Reject Handling
Circuit

 Fugitive  Bag Filter

12.  Raw Mill Transport Group -
1

 Fugitive  Bag Filter

13.  Raw Mill Transport Group -
II

 Fugitive  Bag Filter
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14.  Raw Meal Silo Top  Fugitive  Bag Filter

15.  Raw Meal Silo feed
elevator boot

 Fugitive  Bag Filter

16.  Raw Meal Silo feed
Transport

 Fugitive  Bag Filter

17.  Raw Coal hopper Top  Fugitive  Bag Filter

18.  Kiln fine Coal Bin  Fugitive  Bag Filter

19.  Pre-Calciner Fine Coal Bin  Fugitive  Bag Filter

20.  Hot Air Gas Fine Coal Bin  Fugitive  Bag Filter

21.  Raw Meal Blending silo
discharge air slide

 Fugitive  Bag Filter

22.  Kiln feed bin top  Fugitive  Bag Filter

23.  Kiln feed Bucket Elevator
discharge

 Fugitive  Bag Filter

24.  Deep Pan Conveyor Cooler
Discharge

 Fugitive  Bag Filter

25.  Clinker Silo Top  Fugitive  Bag Filter

26.  Special Clinker Top  Fugitive  Bag Filter

27.  Additive Belt K21 BC2
Head Drum (TT7)

 Fugitive  Bag Filter

28.  Clinker Hopper 1 Top  Fugitive  Bag Filter

29.  Cement mill -1 Feed Tail
End

 Fugitive  Bag Filter

30.  Cement mill – 1 Feed (TT8)  Fugitive  Bag Filter

31.  Cement mill – 1 Reject
Handling Circuit

 Fugitive  Bag Filter

32.  Cement mill – 1 Raw meal
Dense Phase Hopper Top

 Fugitive  Bag Filter

33.  Cement mill – 1 Silo Feed
Elevator bottom

 Fugitive  Bag Filter

34.  Fly ash silo 1 Top  Fugitive  Bag Filter

35.  Fly ash silo 2 Inside  Fugitive  Bag Filter

36.  Cement mill – 1 Fly ash
Elevator Top

 Fugitive  Bag Filter

37.  Cement Silo 1 – Top  Fugitive  Bag Filter

38.  Cement Silo 2 – Top  Fugitive  Bag Filter

39.  Cement Steel Silo 3 - Top  Fugitive  Bag Filter

40.  Cement Silo 1 - Inside  Fugitive  Bag Filter

41.  Cement Silo 2 - Inside  Fugitive  Bag Filter

42.  Packer No – 1  Fugitive  Bag Filter

43.  Packer No 1 - Auxiliary  Fugitive  Bag Filter

44.  Packer No – 2  Fugitive  Bag Filter

45.  Packer No 2 - Auxiliary  Fugitive  Bag Filter

46.  Packer No – 3  Fugitive  Bag Filter

47.  Packer No 3 - Auxiliary  Fugitive  Bag Filter

48.  Fly Ash Silo 2 Top  Fugitive  Bag Filter

49.  Fly Ash Silo 2 Bin  Fugitive  Bag Filter
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50.  Cement Silo 4 - Top  Fugitive  Bag Filter

51.  Cement Silo 4 – Inside  Fugitive  Bag Filter

52.  Chlorine bypass dust
transportation system to bin

 Fugitive  Bag Filter

53.  Chlorine bypass dust
transportation system to
Ceme

 Fugitive  Bag Filter

54.  Additional Bag house
discharge air slide vent

 Fugitive  Bag Filter

55.  Kiln Bin Air Slide  Fugitive  Bag Filter

56.  Cement mill – 2 Clinker silo
extraction

 Fugitive  Bag Filter

57.  Clinker Hopper 2 Top  Fugitive  Bag Filter

58.  Cement mill -2 Feed Tail
End

 Fugitive  Bag Filter

59.  Cement mill – 2 Feed  Fugitive  Bag Filter

60.  Cement mill – 2 Reject
Handling Circuit

 Fugitive  Bag Filter

61.  Cement mill – 2 Silo Feed
Elevator bottom

 Fugitive  Bag Filter

62.  Cement mill – 2 Air slide
transport group-AS-1,2,3

 Fugitive  Bag Filter

63.  Cement mill – 2 Air slide
transport group-AS4

 Fugitive  Bag Filter

64.  Cement mill – 2 Hot Air Gas
feeding bin

 Fugitive  Bag Filter

65.  Cement mill – 2 Silo Bin
Extraction Air Slide

 Fugitive  Bag Filter

66.  Cement Steel Silo 5 - Top  Fugitive  Bag Filter

67.  Packer No – 4  Fugitive  Bag Filter

68.  Packer No 4 - Auxiliary  Fugitive  Bag Filter

3 Special Additional Conditions:
The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.
The industries shall take all efforts to use and popularize “Mission LiFE” logo and mascot which is
available in TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission
LiFE” action points and document the same and furnish half yearly report to Board.

4 Additional Conditions:
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1)The unit shall carry out expansion activity by modernization and up gradation measures with
existing infrastructure and facilities in the existing unit premises as reported.
2)The unit shall comply with the conditions specified in the “No Increase in Pollution Load
Certificate” issued to the unit vide Lr.No. T4/TNPCB/ F.0038/ARY /RL/ARY/ 2021 dated 11.03.2022
and Bd’s Lr.No. T1 /TNPCB  / F.005599 /ARY /Dalmia /2023 dated 25.07.2023 at all times.
3)The unit shall comply all the conditions imposed in the Environmental Clearances issued by
MoEF& CC dated 19.06.2008 at all times.
4)The unit shall commission the expansion activity only after obtaining Consent to Operate-Expansion
of the Board.
5)The unit has to ensure that the production shall not exceed the consented quantity with respect to
cement and clinker production at any point of time.
6)The unit shall operate and maintain the Air Pollution Control measures efficiently and continuously
so as to achieve the Ambient Air Quality/Emissions/Ambient Noise level standards prescribed by the
Board.
7)The unit shall ensure that the stack emissions are meeting the emission standards as notified by
MoEF&CC vide GSR 497(E) dated 10.5.2016 at all times.
8)The unit shall adhere to the CPCB Guidelines on fugitive emission control vide PROBES/118/2007,
dated 06.07.2007 at all times.
9)The unit shall maintain and calibrate the OCEMS regularly so as to transmit the real time quality
data to Care Air Centre, Chennai & CPCB.
10)The unit shall ensure that OCEMS are maintained and operated as per CPCB CEMs guidelines and
the data shall be transmitted as per guidelines. The performance calibration shall be conducted once in
a year and report shall be submitted to TNPCB.
11)The unit shall connect flue gas flow meter for the raw mill/ kiln stack to CAC, TNPCB, Chennai
immediately.
12)The unit shall carry out fugitive emission monitoring at cement mill, coal mill and raw material
handling area once in six months and the report shall be submitted to TNPCB.
13)The unit shall regularly operate the permanent water sprinkling system, mobile water sprinkling
system and road sweeping machines to avoid dust accumulation.
14)The unit shall not store clinker, coal & other raw materials openly, under any circumstances.
15)The unit shall continue to develop more green belt in and around the unit premises.
16)The unit shall ensure that the provisions of the environmental clearance obtained by the unit are not
violated due to this expansion activity.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R 

RAJAMANICKAM

Digitally signed by R 

RAJAMANICKAM 

Date: 2024.01.30 05:10:59 

+05'30'
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GENERAL CONDITIONS

                                                                                    

                                                                                    
                                                                                    
                                                                                    

1. This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

2. The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

3. Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

4. The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

5. Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

6. The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

7. The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

8. The unit shall develop green belt of adequate width around the premises.
9. In case there is any change in the management, the unit shall inform the change with relevant

documents immediately.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R RAJAMANICKAM

Digitally signed by R 

RAJAMANICKAM 

Date: 2024.01.30 05:11:16 

+05'30'
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Category of the Industry :
                                                                                    

                                                                                    
CONSENT ORDER NO. 2406149277328           DATED: 29/01/2024.

                                                                                    
PROCEEDINGS NO.T1/TNPCB/F.0038ARY/RL/ARY/W/2024     DATED: 29/01/2024

                                                                                    
_________________________________________________________________

                                                                                    

RED
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        Consent to establish or take steps to establish for Expansion is hereby granted under Section 25 of the Water (Prevention and

control of Pollution) Act,1974, as amended in 1988(Central Act 53 of 1988) (hereinafter referred to as 'The Act') and the Rules and

Orders made there under to

SUB: TNPC Board-Consent for Establishment FOR EXPANSION- I DALMIA CEMENT (BHARAT)
LIMITED , S.F. No. 218/5A2, 218/5A5, 218/6A, 219/1A1 part, 219/1A2, 219/1A3 part, 219/1A4,
219/1A5, 219/1A6, 219/1A7, 219/3B1, 219/3B2 part, 220/1A, 220/1B, 220/1C, 220/1D, 220/2,
220/3A, 220/3B, 220/4, 220/5 part, 220/6, 220/7A, 220/7B, 220/7C, 221/1A, 221/1B, 221/1D,
221/1E part, 221/1F, 221/1G, 221/2, 221/5, 222/3C2A, 222/3C3, 222/3C4 part, 222/3C5, 222/3C6,
222/4A, 222/4B, 222/5A, 222/5B, 222/5C, 222/6, 222/7, 223/8A, 223/8B part, 223/9, 223/10,
223/11, 224/1, 224/2, 224/3, 224/4, 224/5, 224/6, 224/7, 224/10, 224/12, 224/13A, 224/15 part,
224/16A part, 225/1 part, 225/2A2, 225/3, 225/4, 225/5A, 225/5B, 225/5D, 225/6A, 226/1A,
226/1B, 226/2, 226/4A, 226/4B, 226/4C, 226/5, 235/4A, 235/4B, 235/6B, 348/2, 348/6, 349/1,
349/2, 349/3, 349/4A, 349/4B, 349/4C, 349/5A, 349/5B, 349/6, 349/7, 349/8A, 349/8B, 352/1 part,
352/2A, 352/2B, 352/2C, 352/3, 352/4, 352/5, 352/6A, 352/7A, 352/8A part, 352/9, 352/11A, 353/1,
353/2A, 353/2B, 353/5B, 353/6, 356/4B, 357/10A, 357/13, 357/16, 357/17, 357/19, 357/20B, 358/3,
358/10, 358/13, 368/14 part, 437/4, 437/15, 437/17 part, 437/18, 437/19A, 437/20A, 437/21, 437/22,
558/1 part, 558/2, 558/3, 558/4, 558/5 part, 558/6, 558/7, 558/8, 558/9, 558/10, 558/11, 558/12,
558/13, 559/3 part, 559/6, 613/1, 613/2, 613/3 part, 613/4A, 613/4B, 613/5, 613/6, 613/7 part, 613/8,
613/9, 613/10, 613/11, 613/12, 613/13, 613/14, 613/15, 614/1, 614/2, 614/3, 614/4, 614/5, 614/6,
614/7, 614/8A, 614/8B, 614/9A, 614/9B, 615/1, 615/6 part, 615/7, 615/8, 615/9, 615/10, 615/11 part,
615/12 part, 616/6 part, 618/3, 618/4, 618/6A, 620/1, 620/2, 620/3, 620/4, 620/5A, 620/5B, 620/6,
620/7, 621/1A, 621/1B, 621/1C, 621/2A, 621/2B, 621/2C, 621/2D, 621/3, 621/4, 621/5A, 621/5B1,
621/5B2, 621/5C part, 621/5D, 621/5E part, 622/1 part, 622/2 part, 622/3, 622/4A, 622/4B part,
622/5, 622/6, 623/1A, 623/1B, 623/1C part, 623/2, 623/3, 623/4, 623/5, 623/6, 623/7, 623/8, 623/9,
624/1, 624/2, 624/3, 624/4A, 624/4B, 624/5, 624/6, 624/7, 624/8, 624/9, 624/11, 624/12, 625/1,
625/2, 625/3, 625/4, 625/5, 625/6, 625/8, 625/9, 625/10, 625/11, 625/12, 625/13, 628/1A, 628/1B,
628/2, 628/3, 628/4A, 628/4B, 628/5, 628/6, 628/7, 628/8, 628/9, 628/10, 628/11, 628/12, 628/13,
628/14, 628/15, 628/16, 628/17, 628/18, 628/19A, 628/19B, 629/1, 629/2, 629/3, 629/4, 629/5,
629/6, 629/7A, 629/7B, 629/9A, 629/9B, 629/9C, 629/9D, 629/9E, 629/9F, 629/9G, 629/10A,
629/10B, 629/10C, 630/1, 630/2, 630/3, 630/4, 630/5, 630/6, 630/7, 630/8, 630/9, 630/10, 630/11,
630/12A, 630/12B, 630/13, 630/14, 630/15, 630/16, 630/17, 630/18A, 630/18B, 630/19A, 630/19B,
630/20, 631/1, 631/2, 631/3A, 631/3B, 631/3C, 631/3D, 631/6, 631/7, 631/8, 631/9A, 631/9B,
631/9C, 631/10, 631/11, 631/12, 631/13, 634/1, 636/1, 636/10, 636/11, 636/12, 636/2, 636/3, 636/4,
636/5, 636/6A, 636/6B, 636/7A, 636/7B, 636/8A, 636/8B, 636/9, 637/1A, 637/1B, 637/3, 637/4,
639/1, 639/2A, 639/2B, 639/2C, 639/3, 639/4, 639/5, 639/6, 639/7, 639/8, 639/9, 639/10, 639/11,
639/12, 639/13, 640/1A, 640/1B, 640/1C, 640/1D, 640/1E, 640/1F, 640/1G, 640/1H, 640/1I, 640/1J,
640/1K, 640/3, 640/4, 640/5, 640/6, 640/7, 640/8A, 640/8B, 640/8C, 640/8D, 640/8E, 640/8F,
640/8G, 640/8H, 640/8I, 640/9, 640/10, 641/1, 641/2, 641/3, 641/4, 641/6, 641/7, 641/8, 641/9,
641/10, 641/11, 641/12, 641/13, 641/14, 641/15, 641/16, 641/17, 641/18, 641/19, 641/20A, 641/20B,
641/20C, 641/20D, 641/20E, 644/6, 644/7, 644/8, 644/9, 645/7 part, 645/8B, 645/8C, 645/8D,
645/8E, 646/12, 646/14, 647/3D, 647/7, 647/8, 647/9, 647/10, 648/2, 648/3A, 648/3B, 648/3C,
648/3D, 650/1B, 650/2, 650/3, 650/5, 650/7A, 650/7B part, 650/8, 650/9, 650/10, 651/6, 651/9,
652/1, 652/2, 652/3, 652/4, 652/5, 652/6 part, 652/8, 652/9, 652/10, 652/11F, 655/10, 655/7, 655/8,
655/9, 656/1, 656/2, 656/4B, 656/6B, 656/7B, 656/7D, 656/7E part, 656/8, 656/9, 661/1, 661/10,
661/2, 661/3, 661/4, 661/5, 661/6, 661/7, 661/9, 663/2 part, 663/5A, 663/5C, 663/6A, 663/8A, 712/1
part, 712/3, 712/4, 712/5, 712/6A1, 232/1, 232/3, 232/4A, 232/4B, 232/5A, 232/5B, 232/5C, 232/5D,
232/5E, 232/5F, 232/5G, 232/5H, 232/5I, 234/3, 235/5, 559/2, 559/4, 559/5, 645/1, 645/2, 645/3,
645/4, 645/5, 645/6, 645/8A, 652/6 (P), 656/4A, 656/5, 656/6A, 656/6C, 656/7A, 656/7C,
656/7E(P), 656/10, 663/2(P) of Govindapuram Village and SF No 155/6B2, 155/6B4, 155/7, 155/8,
155/10, 155/14A, 156/3A6, 156/3A7, 156/3B, 156/5, 159/1B part, 159/2A, 159/4B5, 159/4B8,
159/5B, 159/6, 159/7, 159/8A, 159/8B, 159/9A, 159/9B, 161/1B, 161/4B2, 161/9 part, 161/10 part,
161/11, 161/16D, 161/17C, 161/18, 161/19, 161/21, 162/5, 162/6, 162/7, 162/8, 162/9, 161/5B(P),
161/9(P), 161/10(P), 163/17A, 163/17C, 163/20B, 163/18, 163/19 of Ottakovil Village,
GOVINDAPURAM Village, Ariyalur Taluk, Ariyalur District- for the establishment or take steps to
establish the industry for Expansion under Section 25 of the Water(Prevention and control of
Pollution)Act,1974 , as amended in 1988 (Central Act  6 of 1974) –Issued- Reg.

REF: 1.PROCEEDINGS NO.T4/TNPCB/F.0038ARY/RL/ARY/W&A/2022,dated : 15/06/2022
2.Application No.49277328,dated 14-12-2022/06-11-2023
3.IR.No : F.0038ARY/RL/JCEE-M/ARY/2023 dated 11/12/2023
4.TSC (Technical Sub Committee) resolution vide item No.222-01, dated 10.01.2024.
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                            The Director,

                            M/s. DALMIA CEMENT (BHARAT) LIMITED

                                                                                    
        Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:

                                                                                    

                                                                                    
        This Consent to establish for Expansion is valid upto March 31, 2029, or till the industry obtains consent to operate under

Section 25 of the Water (Prevention and control of Pollution) Act, 1974, as amended in 1988 whichever is earlier subject to special

and general conditions enclosed.

                                                                                    
                                                                                    
                                                                                    

To

The Director,

M/s.DALMIA CEMENT (BHARAT) LIMITED,

Dalmia Cement (Bharat) Limited,

Dalmiapuram,

S.F No. 218/5A2, 218/5A5, 218/6A, 219/1A1 part, 219/1A2, 219/1A3 part, 219/1A4, 219/1A5, 219/1A6, 219/1A7,
219/3B1, 219/3B2 part, 220/1A, 220/1B, 220/1C, 220/1D, 220/2, 220/3A, 220/3B, 220/4, 220/5 part, 220/6, 220/7A,
220/7B, 220/7C, 221/1A, 221/1B, 221/1D, 221/1E part, 221/1F, 221/1G, 221/2, 221/5, 222/3C2A, 222/3C3,
222/3C4 part, 222/3C5, 222/3C6, 222/4A, 222/4B, 222/5A, 222/5B, 222/5C, 222/6, 222/7, 223/8A, 223/8B part,
223/9, 223/10, 223/11, 224/1, 224/2, 224/3, 224/4, 224/5, 224/6, 224/7, 224/10, 224/12, 224/13A, 224/15 part,
224/16A part, 225/1 part, 225/2A2, 225/3, 225/4, 225/5A, 225/5B, 225/5D, 225/6A, 226/1A, 226/1B, 226/2, 226/4A,
226/4B, 226/4C, 226/5, 235/4A, 235/4B, 235/6B, 348/2, 348/6, 349/1, 349/2, 349/3, 349/4A, 349/4B, 349/4C,
349/5A, 349/5B, 349/6, 349/7, 349/8A, 349/8B, 352/1 part, 352/2A, 352/2B, 352/2C, 352/3, 352/4, 352/5, 352/6A,
352/7A, 352/8A part, 352/9, 352/11A, 353/1, 353/2A, 353/2B, 353/5B, 353/6, 356/4B, 357/10A, 357/13, 357/16,
357/17, 357/19, 357/20B, 358/3, 358/10, 358/13, 368/14 part, 437/4, 437/15, 437/17 part, 437/18, 437/19A,
437/20A, 437/21, 437/22, 558/1 part, 558/2, 558/3, 558/4, 558/5 part, 558/6, 558/7, 558/8, 558/9, 558/10, 558/11,
558/12, 558/13, 559/3 part, 559/6, 613/1, 613/2, 613/3 part, 613/4A, 613/4B, 613/5, 613/6, 613/7 part, 613/8, 613/9,
613/10, 613/11, 613/12, 613/13, 613/14, 613/15, 614/1, 614/2, 614/3, 614/4, 614/5, 614/6, 614/7, 614/8A, 614/8B,
614/9A, 614/9B, 615/1, 615/6 part, 615/7, 615/8, 615/9, 615/10, 615/11 part, 615/12 part, 616/6 part, 618/3, 618/4,
618/6A, 620/1, 620/2, 620/3, 620/4, 620/5A, 620/5B, 620/6, 620/7, 621/1A, 621/1B, 621/1C, 621/2A, 621/2B,
621/2C, 621/2D, 621/3, 621/4, 621/5A, 621/5B1, 621/5B2, 621/5C part, 621/5D, 621/5E part, 622/1 part, 622/2 part,
622/3, 622/4A, 622/4B part, 622/5, 622/6, 623/1A, 623/1B, 623/1C part, 623/2, 623/3, 623/4, 623/5, 623/6, 623/7,
623/8, 623/9, 624/1, 624/2, 624/3, 624/4A, 624/4B, 624/5, 624/6, 624/7, 624/8, 624/9, 624/11, 624/12, 625/1, 625/2,
625/3, 625/4, 625/5, 625/6, 625/8, 625/9, 625/10, 625/11, 625/12, 625/13, 628/1A, 628/1B, 628/2, 628/3, 628/4A,
628/4B, 628/5, 628/6, 628/7, 628/8, 628/9, 628/10, 628/11, 628/12, 628/13, 628/14, 628/15, 628/16, 628/17, 628/18,
628/19A, 628/19B, 629/1, 629/2, 629/3, 629/4, 629/5, 629/6, 629/7A, 629/7B, 629/9A, 629/9B, 629/9C, 629/9D,
629/9E, 629/9F, 629/9G, 629/10A, 629/10B, 629/10C, 630/1, 630/2, 630/3, 630/4, 630/5, 630/6, 630/7, 630/8, 630/9,
630/10, 630/11, 630/12A, 630/12B, 630/13, 630/14, 630/15, 630/16, 630/17, 630/18A, 630/18B, 630/19A, 630/19B,
630/20, 631/1, 631/2, 631/3A, 631/3B, 631/3C, 631/3D, 631/6, 631/7, 631/8, 631/9A, 631/9B, 631/9C, 631/10,
631/11, 631/12, 631/13, 634/1, 636/1, 636/10, 636/11, 636/12, 636/2, 636/3, 636/4, 636/5, 636/6A, 636/6B, 636/7A,
636/7B, 636/8A, 636/8B, 636/9, 637/1A, 637/1B, 637/3, 637/4, 639/1, 639/2A, 639/2B, 639/2C, 639/3, 639/4, 639/5,
639/6, 639/7, 639/8, 639/9, 639/10, 639/11, 639/12, 639/13, 640/1A, 640/1B, 640/1C, 640/1D, 640/1E, 640/1F,
640/1G, 640/1H, 640/1I, 640/1J, 640/1K, 640/3, 640/4, 640/5, 640/6, 640/7, 640/8A, 640/8B, 640/8C, 640/8D,
640/8E, 640/8F, 640/8G, 640/8H, 640/8I, 640/9, 640/10, 641/1, 641/2, 641/3, 641/4, 641/6, 641/7, 641/8, 641/9,
641/10, 641/11, 641/12, 641/13, 641/14, 641/15, 641/16, 641/17, 641/18, 641/19, 641/20A, 641/20B, 641/20C,
641/20D, 641/20E, 644/6, 644/7, 644/8, 644/9, 645/7 part, 645/8B, 645/8C, 645/8D, 645/8E, 646/12, 646/14,
647/3D, 647/7, 647/8, 647/9, 647/10, 648/2, 648/3A, 648/3B, 648/3C, 648/3D, 650/1B, 650/2, 650/3, 650/5, 650/7A,
650/7B part, 650/8, 650/9, 650/10, 651/6, 651/9, 652/1, 652/2, 652/3, 652/4, 652/5, 652/6 part, 652/8, 652/9, 652/10,
652/11F, 655/10, 655/7, 655/8, 655/9, 656/1, 656/2, 656/4B, 656/6B, 656/7B, 656/7D, 656/7E part, 656/8, 656/9,
661/1, 661/10, 661/2, 661/3, 661/4, 661/5, 661/6, 661/7, 661/9, 663/2 part, 663/5A, 663/5C, 663/6A, 663/8A, 712/1
part, 712/3, 712/4, 712/5, 712/6A1, 232/1, 232/3, 232/4A, 232/4B, 232/5A, 232/5B, 232/5C, 232/5D, 232/5E,
232/5F, 232/5G, 232/5H, 232/5I, 234/3, 235/5, 559/2, 559/4, 559/5, 645/1, 645/2, 645/3, 645/4, 645/5, 645/6,
645/8A, 652/6 (P), 656/4A, 656/5, 656/6A, 656/6C, 656/7A, 656/7C, 656/7E(P), 656/10, 663/2(P) of Govindapuram
Village and SF No 155/6B2, 155/6B4, 155/7, 155/8, 155/10, 155/14A, 156/3A6, 156/3A7, 156/3B, 156/5, 159/1B
part, 159/2A, 159/4B5, 159/4B8, 159/5B, 159/6, 159/7, 159/8A, 159/8B, 159/9A, 159/9B, 161/1B, 161/4B2, 161/9
part, 161/10 part, 161/11, 161/16D, 161/17C, 161/18, 161/19, 161/21, 162/5, 162/6, 162/7, 162/8, 162/9, 161/5B(P),
161/9(P), 161/10(P), 163/17A, 163/17C, 163/20B, 163/18, 163/19 of Ottakovil Village

GOVINDAPURAM Village

Ariyalur Taluk

Ariyalur District.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R RAJAMANICKAM

Digitally signed by R 

RAJAMANICKAM 

Date: 2024.01.30 

05:12:16 +05'30'
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Tiruchirapalli District.

Pin: 621651

                                                                                    
Copy to:

1.The Commissioner,  ARIYALUR-Panchayat Union, Ariyalur Taluk, Ariyalur District .

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, ARIYALUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Triuchirappalli.

4. File

-----------
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SPECIAL CONDITIONS

                                                                                    
1. This consent to establish for Expansion is valid for establishing the facility for the manufacture of

products/byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the
product/byproduct and its quantity has to be brought to the notice of the Board and fresh consent has
to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  Cement (OPC,PPC,PSC,PCC)  4.0  Million

Ton/Annum
Intermediate Product Details

1.  Clinker  2.5  Million
Ton/Annum

2. The unit shall provide Sewage Treatment Plant and /or Effluent Treatment Plant as indicated below.

a Sewage Treatment Plant:

Treatment status: Individual STP

SL. No. Name of the Treatment
Unit

No. of Units Dimensions in metres

1.  Bar Screen Chamber  1  1.5*1.0*1.2

2.  Collection tank  1  4.5*4.5*3.0

3.  Aeration tank  1  9.0*4.5*2.0

4.  Clarifier Tank  1  Dia 5.0*2.3 SWD

5.  Filter feed tank  1  4.5*4.5*2.0

6.  Pressure Sand Filter  1  Dia 1.0*1.5 HOS

7.  Activated Carbon filter  1  Dia 1.0*1.5 HOS

8.  Treated water tank  1  4.5*4.5*2.0

9.  Sludge Drying beds  5  5.0*3.0*1.0

10.  Pump room  1  4.0*3.0

11.  Store room  1  2.0*3.0

12.  Stores collection tank  1  2.0*2.0*1.9

13.  CCR Collection tank  1  10*3.5*3.5

14.  Packing plant collection
tank

 1  2.77*2.77*1.9

15.  Guest house collection
tank

 1  4*3.6*2.4

16.  HR/Security Gate
collection tank

 1  2.77*2.77*1.9

b Effluent Treatment Plant:

Treatment status: No trade effluent and hence does not arise

3. This consent to establish for Expansion is valid for establishing the facility with the below  mentioned
outlets for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

I 

I 
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Outlet No. Description of Outlet Maximum daily discharge
in KLD

Point of disposal

Effluent Type : Sewage

1.  Sewage  200.0  On land for gardening

Effluent Type : Trade Effluent        - NILL
4. Special Additional Conditions:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.
The industries shall take all efforts to use and popularize “Mission LiFE” logo and mascot which is
available in TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission
LiFE” action points and document the same and furnish half yearly report to Board.

5. Additional Conditions:
 1)The unit shall carry out expansion activity by modernization and up gradation measures with
existing infrastructure and facilities in the existing unit premises as reported.
2)The unit shall comply with the conditions specified in the “No Increase in Pollution Load
Certificate” issued to the unit vide Lr.No.T4/TNPCB/F.0038/ ARY/RL/UARY/2021 dated 11.03.2022
and Bd’s Lr.No. T1 /TNPCB /F.005599 /ARY /Dalmia /2023 dated 25.07.2023 at all times.
3)The unit shall comply all the conditions imposed in the Environmental Clearances issued by
MoEF& CC dated 19.06.2008 at all times.
4)The unit shall commission the expansion activity only after obtaining Consent to Operate-Expansion
of the Board.
5)The unit has to ensure that the production shall not exceed the consented quantity with respect to
cement and clinker production at any point of time.
6)The unit shall operate and maintain the Sewage Treatment Plant continuously and efficiently so as to
achieve the treated sewage standards prescribed by the Board consistently.
7)The unit shall ensure that the EMFMs provided at the inlet and outlet of the Sewage Treatment Plant
is connected to the WQW, TNPCB, Chennai at all times for continuous monitoring.
8)The unit shall maintain and calibrate the Online Continuous Effluent Monitoring System (OCEMS)
for the parameters pH, BOD, COD and TSS at the outlet of the Sewage Treatment Plant regularly and
connected to the WQW, TNPCB, Chennai at all times for continuous monitoring.
9)The unit shall ensure that the treated sewage in completely utilised for gardening within the unit
premises.
10)The unit shall ensure that no trade effluent is generated from it’s manufacturing process at any
point of time.
11)The unit shall utilise /enhance the usage of Alternate Fuels and Raw materials for Co-
processing/Co-incineration in Cement Kiln so as to improve the Thermal Substitution Ratio (TSR) and
kiln feed rate.
12)The unit shall comply with the provisions of Hazardous and Other Wastes (Management and
Transboundry Movement) Rules, 2016.
13)The unit shall ensure that the provisions of the environmental clearance obtained by the unit are not
violated due to this expansion activity.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R 

RAJAMANICKAM

Digitally signed by R 

RAJAMANICKAM 

Date: 2024.01.30 05:12:38 

+05'30'
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GENERAL CONDITIONS

                                                                                    

                                                                                    
                                                                                    
                                                                                    

1. This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

2. The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

3. Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

4. The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

5. Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

6. The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

7. The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

8. The unit shall develop green belt of adequate width around the premises.
9. In case there is any change in the management, the unit shall inform the change with relevant

documents immediately.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R 

RAJAMANICKAM

Digitally signed by R 

RAJAMANICKAM 

Date: 2024.01.30 05:12:56 

+05'30'
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Category of the Industry :
                                                                                    

                                                                                    
CONSENT ORDER NO. 2405157647231           DATED: 13/05/2024.

                                                                                    
PROCEEDINGS NO.T1/TNPCB/F.3648HSR/RL/HSR/W/2024     DATED: 13/05/2024

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as

amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

                                                                                    

                                                                                    
Authorising the occupier to make discharge of sewage and /or trade effluent.

                                                                                    
        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

                                                                                    
         This CONSENT is valid for the period ending March 31, 2025

 
                                                                                    
                                                                                    

To

The Director,

M/s.B AND B TRIPLEWALL CONTAINERS LIMITED UNIT 5,

Sy.No.263/2/3,

Marsur Madiwal Village,

Kasaba Hobli, Anekal Taluk,

Bengaluru.

Pin: 562106

RED

SUB: Tamil Nadu Pollution Control Board –CONSENT TO OPERATE – DIRECT -M/s. B AND B
TRIPLEWALL CONTAINERS LIMITED UNIT 5 , S.F.No. Plot No.B8, B12, B13, B14, B15, B16,
B17, B18, OLAIPPATTI village Uthangarai           Taluk and Krishnagiri District - Consent for the
operation of the plant and discharge of sewage and/or trade effluent under  Section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 as amended in 1988 (Central Act  6 of 1974) –
Issued- Reg. (Industry User ID- R24HSR57646144)

Ref: 1.	Unit’s Application No. 57647231, Dated   26.02.2024
2.	IR.No : F.3648HSR/RL/DEE/HSR/2024 dated 17/04/2024
3.	Minutes of 323rd CCC meeting held on 02.05.2024 vide CCC ITEM NO: 323-11

The Director

M/s . B AND B TRIPLEWALL CONTAINERS LIMITED UNIT 5

S.F No. Plot No.B8, B12, B13, B14, B15, B16, B17, B18

OLAIPPATTI Village

Uthangarai           Taluk

Krishnagiri District.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R 

SARASAVANI

Digitally signed by R 

SARASAVANI 

Date: 2024.05.13 

16:03:04 +05'30'
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Copy to:

1.The Commissioner,  MATHUR-Panchayat Union, Uthangarai           Taluk, Krishnagiri District .

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, HOSUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Vellore.

4. File

-----------
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SPECIAL CONDITIONS

                                                                                    
1. This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  KRAFT PAPER (TEST LINERS & FLUTING

MEDIA)
 9700  MT / Month

2.  ELECTRIC POWER (CO-GEN POWER
PLANT)

 3.5  MW

2. This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. Description of Outlet Maximum daily discharge
in KLD

Point of disposal

Effluent Type : Sewage

1.  Sewage  16.0  On land for gardening

Effluent Type : Trade Effluent

1.  Trade Effluent 1 (Paper
Forming Process)

 10553.0  Recycling to process

2.  Trade Effluent 2 (Other
Process)

 1197.0  Recycling to process

3.  Trade Effluent 3 (DM
Plant Regeneration)

 4.0  Ash Quenching

3. The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down
hereunder.
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Sl.
No.

Parameters Unit TOLERANCE  LIMITS - OUTLETS -Nos
Sewage Trade Effluent
1 1 2 3

1. pH 5.5 to
9

5.5 to 9 5.5 to 9 5.5 to 9

2. Temperature oC - shall not
exceed 5ºC
above the
receiving
water
temperature

shall not
exceed 5ºC
above the
receiving
water
temperature

shall not
exceed 5ºC
above the
receiving
water
temperature

3. Particle size of Suspended
solids

- - shall pass 850
micron IS
sieve

shall pass 850
micron IS
sieve

shall pass 850
micron IS
sieve

4. Total Suspended Solids mg/l 30 100 100 100

5. Total Dissolved solids
(inorganic)

mg/l - 2100 2100 2100

6. Oil & Grease mg/l - 10 10 10

7. Biochemical Oxygen
Demand (3 days at 27oC)

mg/l 20 30 30 30

8. Chemical Oxygen Demand mg/l - 250 250 250

9. Chloride (as Cl) mg/l - 1000 1000 1000

10. Sulphates (as SO4) mg/l - 1000 1000 1000

11. Total Residual Chlorine mg/l - 1 1 1

12. Ammonical Nitrogen (as N) mg/l - 50 50 50

13. Total  Kjeldahl Nitrogen (as
N)

mg/l - 100 100 100

14. Free Ammonia (as NH3) mg/l - 5 5 5

15. Arsenic (as As) mg/l - 0.2 0.2 0.2

16. Mercury (as Hg) mg/l - 0.01 0.01 0.01

17. Lead (as Pb) mg/l - 0.1 0.1 0.1

18. Cadmium(as Cd) mg/l - 2 2 2

19. Hexavalent Chromium (as
Cr+6)

mg/l - 0.1` 0.1` 0.1`

20. Total Chromium (as Cr) mg/l - 2 2 2

21. Copper (as Cu) mg/l - 3 3 3

22. Zinc (as Zn) mg/l - 1 1 1

23. Selenium (as Se) mg/l - 0.05 0.05 0.05

24. Nickel (as Ni) mg/l - 3 3 3

25. Boron (as B) mg/l - 2 2 2

26. Percent Sodium % - - - -

27. Residual Sodium Carbonate mg/l - - - -

28. Cyanide (as CN) mg/l - 0.2 0.2 0.2

29. Fluoride (as F) mg/l - 2 2 2

30. Dissolved Phosphates(as P) mg/l - 5 5 5

31. Sulphide (as S) mg/l - 2 2 2

32. Pesticides mg/l -

33. Phenolic Compounds (as
C6H5OH)

mg/l - 1 1 1

34. Radioactive materials  a)
Alpha emitters

micro
curie/ml

- 10-7 10-7 10-7
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35. Radioactive materials  b).

Beta emitters
micro
curie/ml

- 10-6 10-6 10-6

36. Fecal Coliform MPN/100ml - - - -

4. All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in Sl No.3 above or to achieve the zero liquid
discharge of effluent as applicable.

5. The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.
a.   Industrial Cooling, Spraying in mine pits or boiler feed.
b.   Domestic purpose.
c.   Process.

6. The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

7. Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

8. The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

9. Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

10. The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

11. The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

12. The occupier shall provide and maintain rain water harvesting facilities.
13. The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated

into storm water drain at any point of time.
14. In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions

as laid under.
i). The occupier shall ensure zero liquid discharge of effluent, thereby  no discharge of untreated /
treated effluent on land or into any water bodies either  inside or outside the premises at any point of
time.
ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.
iii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.
iv)  In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.
Special Additional Conditions:
The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.
The industries shall take all efforts to use and popularize “Mission LiFE” logo and mascot which is
available in TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission
LiFE” action points and document the same and furnish half yearly report to Board.

I I I I I 
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Additional Conditions:
 1.	The unit shall not carryout bleaching, deinking and coloring activities in its manufacturing process.
2.	The unit shall operate and maintain the Sewage Treatment Plant for the treatment of sewage so as to
achieve the standards prescribed by the Board.
3.	The unit shall utilize the treated Sewage on land for gardening and greenbelt development after
satisfying the standards prescribed by the Board.
4.	The unit shall operate and maintain the Effluent Treatment Plant so as to treat the trade effluent of
1197 KLD and recycle it completely to the process
5.	The unit shall ensure that 10553 KLD of trade effluent generated from paper forming process is
completely recycled to process.
6.	The unit shall recycle the entire quantity of trade effluent for recycling in process so as to achieve
Zero Liquid Discharge at all times
7.	The unit shall ensure that under any circumstances either treated or untreated trade effluent shall not
be discharged in to nearby water bodies/land either directly or indirectly.
8.	The unit shall provide EMFM with computer recording arrangements at the fresh water
consumption, at the inlet & out let of SEDICELL system and ETP inlet & ETP out let (at trade
recycling points) and the same shall be connected with the Water Quality Watch centre at TNPCB,
Guindy, Chennai
9.	The unit shall take all possible measures (like process/equipment modification, improved internal
recycling practices, good housekeeping) to conserve the fresh water requirement and work towards the
Bench Mark target of kraft paper production as per CPCB guidelines ,2006 set by National
Productivity Council.
10.	The unit shall maintain the Rain Water harvesting system provided in their premises to recharge the
ground water in that area
11.	No municipal solid waste or bio-medical waste or any other type of contaminates shall be allowed
to be imported along with the paper wastes
12.	The unit shall dispose the waste fiber to sun dray Board manufacturing units, plastic waste
torecycling units and Boiler ash shall be disposed to brick manufacturers.
13.	The unit shall apply the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 within two months
14.	The unit shall execute an agreement with a consented cement manufacturing unit for disposing
Plastic Waste and 5.2 - Wastes or residues containing oil, generated by the unit, for Co-processing in
Cement Kilns.
15.	The unit shall execute an agreement with a consented Sun Dry Board Manufacturing Unit for
disposing the Waste fiber generated by the unit.
16.	The unit shall apply and obtain EPR registration for plastic packaging if covered under Schedule II
- Guidelines on Extended Producer Responsibility for Plastic Packaging as per Plastic Waste
Management Rules 2016 as amended.
17.	The unit shall comply with the provisions of Plastic Waste management Rules, 2016
18.	The unit shall not use “use and throwaway plastics such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
areca nut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc
19.	In case of revision of consent fee by the Government, the institution shall remit the difference in
amount within one month from the date of notification. Failing to remit the consent fee, this order will
be withdrawn without any notice and further action will be initiated against the unit as per law.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R 

SARASAVANI

Digitally signed by R 

SARASAVANI 

Date: 2024.05.13 16:03:26 

+05'30'
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GENERAL CONDITIONS

                                                                                    
1. The occupier shall make an application along with the prescribed consent fee for grant of renewal of

consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

2. This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

3. The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

4. After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

5. The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

6. The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

7. The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

8. The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

9. The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

10. The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

11. The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

12. The occupier shall maintain good house-keeping within the factory premises.
13. All pipes, valves, sewers and drains shall be leak proof.  Floor washings shall be admitted into the

trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

14. The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

15. The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

16. The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.
a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.
b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form–4 before the end of the subsequent 30th June of every year (if applicable).
c) Yearly Environmental Statement for the period from 1st April to 31st March in Form –V before the
end of the subsequent 30th September of every year(if applicable).

17. If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

18. The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

19. The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
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20. The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

21. If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

22. In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

23. In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

24. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

R 

SARASAVANI

Digitally signed by R 

SARASAVANI 

Date: 2024.05.13 

16:03:40 +05'30'
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          FILE NO : PCB/KKD/DO/12265/2023
          Date of issue : 06/02/2023
                   

                   
KERALA STATE POLLUTION CONTROL BOARD

                   
CONSENT TO

                   
OPERATE/AUTHORISATION/REGISTRATION

                   
ISSUED UNDER

                   
The Water (Prevention & Control of Pollution) Act, 1974

The Air (Prevention & Control of Pollution) Act, 1981
                   

and
                   

The Environment (Protection) Act, 1986
                   

          As per Application No. :15198916
          Dated:29-09-2022

                   
                   

TO
                   
                   
                   

M/s GREEN WORLD PLASTIC COMPANY
11/539, NALLUR P.O. FEROKE, KOZHIKODE

 
 
 

                   
                   
                   
          Consent No. :PCB/KKD/DO/ICO/12265/G21KOZ527956/15198916/2023
          Valid Upto :31/01/2026
                   
                   
1.    GENERAL
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1.1.	This integrated consent is granted subject to the power of the Board to withdraw consent, review and make

variation in or revoke all or any of the conditions as the Board deems fit.

                   

                   
2.     CONDITIONS AS PER 
       The Water(Prevention and Control of Pollution)Act, 1974 
                   

                   

                   

                   

1 VALIDITY 31/01/2026

2 Name and Address of
the establishment

GREEN WORLD PLASTIC COMPANY  11/539,
NALLUR P.O.
FEROKE, KOZHIKODE    673631

3 Communication Telephone :0-8891008894
Fax :0-0
E-mail:mujumujmeer@gmail.com

4 Occupier Details MUJMEER .K
MUBEENAS
P.O.KALLAI
KOZHIKODE

5 Local Body FEROKE MUNICIPALITY

6 Survey Number 441/5,441/6

7 Village FEROKE

8 Taluk KOZHIKODE

9 District KOZHIKODE

10 Capital Investment(Rs in Lakhs) 7.18 lakhs

11 Scale Small

12 Category GREEN

13 Annual fee(Rs)

Total Fee remitted(Rs)

  Rs.1700/-

Rs.11050/-

14 RAW MATERIAL PRODUCTS

SOLID PLASTIC -500 Kilogram/day PLASTIC CHIPS -400 Kilogram/day

15 Total Power Required (HP) 3 HP

2.1 In case of generation of trade effluent from the industry, effluent treatment system  consisting of
treatment units having adequate capacity established as per the Integrated Consent to Establish issued
shall be operational at all times during which the industry is functional. Additional facilities required, if
any, to achieve the standards laid down by the Board u/s 17(1) (g) of the Water Act shall also be made
along with.

2.2 Water consumption: 400 litre/day

2.3 Effluent generation: 320 litres/day

2.4 The characteristics of effluent after treatment shall confirm to the following tolerance limits:

SI.NO. Characteristics Unit Tolerance Limit

Sewage Trade Effluent

2.5 Mode of disposal of treated effluent: Septic tank and soak pit
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3.     CONDITIONS AS PER 
       The Air(Prevention and Control of Pollution)Act, 1981 
                   

                   

                   

                   

                   
4.     CONDITIONS AS PER 
       The Environment (Protection) Act, 1986.
                   

                   

                   

                   

                   

                   

                   
5.     SPECIFIC CONDITIONS
                   
5.1.This consent is granted subject to the power of the Board to review and make variation in all or any of
the conditions.
 
5.2. No change or alteration of the unit is to be made without the prior permission of the Board. Any change

3.1 Adequate air pollution control measures shall be operational at all times during the functioning of the
industry. Additional facilities required, if any, to achieve the standards laid down by the Board shall
also be made along with.

Stack
No.

Sources of Emission Emission
Rate(Nm3/Hr)

Stack Height above Control Equipment

Ground
Level

Roof  Level

3.2 Emission characteristics shall not exceed the following:

SI.No. Parameter Limiting Standards (mg/Nm3)

4.1 The operation of the industry shall be strictly in compliance with the provisions of the Noise Pollution
(Regulation and Control) Rules 2000.

4.2 Used lead acid batteries shall be disposed of as per the Batteries (Management and Handling) Rules,
2001

4.3 Hazardous waste generated, if any, shall be handled as per the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

4.3.1 Activities for which Authorisation is granted

Collection transport

Reception Storage

Treatment Reprocessing/Disposal

4.3.2 Type, quantity and mode of storage/collection/disposal of hazardous wastes shall be as follows:

SI.No. Hazardous Waste Schedule Category Quantity Tonne/year

Mode of

Storage Disposal

4.4 E-waste shall be disposed off safely as per the E-Waste (Management)Rules, 2016.

I I 

I 
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in the particulars furnished in the references or in the identity of the occupier / authorized agent is to be
intimated to the Board forthwith.
 
5.3.The applicant shall comply with the instructions that the Board may issue from time to time regarding
prevention and control of air, water,land and sound pollution.
 
5.4 For continuing to operate beyond the validity date application for renewal has to be submitted on or
before 31.11.2025 in the website of the board(krocmms.nic.in).Late application will be accepted only with
fine/late fee as applicable
 
5.5. Consent to Operate / Authorization shall be obtained before commissioning the industry under the
Water(Prevention and Control of Pollution) Act, the Air (Prevention and Control of Pollution) Act and the
relevant Rules under Environment (Protection) Act.
 
5.6. Signboard showing the name of the establishment shall be displayed at the entrance of the site.
 
5.7.Raw materials and products shall be handled with proper care to prevent spreading of dust.
 
5.8.The particulate matter at the boundary of the premises shall not exceed the National Ambient Air
Quality Standard specified for that area.
 
5.9.The sound level measured 1 m outside the boundary of the premises shall not exceed the Ambient Air
Quality Standards in respect of Noise applicable to that area.
 
5.10.All the operations shall be carried out within closed premises.
 
5.11. There shall not be any discharge of trade effluent from the unit.
 
5.12. Sanitary facility with septic tank and soak pit shall be provided to the workers
 
5.13.Solid waste, if any generated in the unit shall be disposed off scientifically
 
5.14. This consent is granted on the basis of the affidavit 17.02.2021 , self certification dated on
17.02.2021 furnished by the applicant. If the statement furnished in the affidavit find false, the consent
issued will be revoked and prosecution will be launched against the unit.
 
5.15.Adequate safety measure shall be provided in accordance with fire and safety regulations and necessary
clearance from the concerned authority shall be obtained.
 
5.16.The waste generated shall be disposed through authorized recyclers.
                   
                   
DATE :06/02/2023 SIGNATURE & SEAL OF ISSUING AUTHORITY

ENVIRONMENTAL ENGINEER,DISTRICT
OFFICE,KOZHIKODE

Sauma Hameed Digitally signed by Sauma Hameed 

Date: 2023.02.06 21:17:12 +05'30'
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To     
                   
MUJMEER .K
MUBEENAS
P.O.KALLAI
KOZHIKODE
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
                   
1. This digitally signed document is legally valid as per the Information Technology Act 2000

                   
2. For verifying this document please go to krocmms.nic.in and search using date of issue/name of the

unit/Application Number in “Consent Granted Applications” link in the home page of the Board’s Online Consent

Management and Monitoring System.
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Site plan submitted by the applicant
counter signed as such 

ENVIRONMENTAL ENGINEER

Sauma Hameed Digitally signed by Sauma Hameed 

Date: 2023.02.06 21:17:36 +05'30'

TO 
RAM.ANA TV KARA 

10 00 
!VACANTI.AND! 

DPLASTIC 

(3...GRINDER 
3.00H.P 

0 
WEU. 

EXI. 
91,n; 

VACI\N Tf<ICT ' ' 
.)Zlilr 

MACHINERY DETAILS 

1 GRINDER . 3.00 H.P 

NAME :M/s; GREEN WORLD PLASTIC 
PURPOS :PLASTIC CRUSHING 
SITE PLAN 

EXISTING BUILDIND • 11/539-A 
IN R.S NO: , WARD : 
FEROKE VILLAGE 
FEROKE MUNICIPALITY 

00 1'0T SCALIQtlT ml DRAwntG 

PLINTH AREA G.FLOOR 141.20 Ii-
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RH.NO. GWPC/202S/CM/06 Dlirt: 17-02-2025 

PURCHASE ORDER 

To, 
CM 5cnp Traden, 

Shadipur, Sri V.Jav• Puram 

SOUTH ANDAMAN- 74'103 

Sub; Purcha.., order ror waste plastic~: 

PURCHASE ORDER DETAIIS: 

SL NO. DESCRIPTION quANTITY 

1 PlASTIC SO TON 

Delivery details 

REMARKS 

PAYMENT WIU BE PROCESSED 
WITHIN 15 DAYS 

Prior intimation o r six days from the dispatch date in shipping port. 

Delivery location: Chennai port. 

Please ensure that the material meets the specified qualily standards and It delivered within 
the time period. Any deviations from the agreed terms should be communicated promptly. 

Regards, 

GREEN WORLD PLASTIC COMPANY 

• ()6 t"o--f f I~ On,ARTNERS 

Page 408 of 1410

4083105



To 
CM Scrap Trmrs, 
Shad<Pur, Sri Vljaya Puram 
SOUnt ANDAMAN• 7-44103 

DATE: 11-02-2025 

Subject: Bulk Purchase Order for waste cardboard and waste paper reg: 

Dear Sir/Madam, 

We, M/s B AND B TRIPlEWAU CONTAINERS LIMITED, are pleased to place a bulk 
purchase order with CM Scrap Traders for the supply of waste cardboard and waste 
paper in large quantities. As a growing enterprise, we have a continuous and large• 
scale requirement for high-quality cardboard materials. We are open to purchasing any 
quantity of cardboard that you can supply, ensuring that it meets our required 
specifications and quality standards. 

We appreciate the business relationship we share and look forward to a smooth and 
consistent supply from your end. Below are the specifications for the products we 
require. 

Terms & Conditions: 
1. Unlimited Quantity Acceptance: We are ready to procure any quantity of 

waste cardboard and waste paper that you can supply, based on 
availability and quality standards. 

2. Flexible Delivery Schedule: We are open to multiple deliveries based on 
stock availability and can coordinate as per mutual convenience. 

3. Quality Assurance: All goods must be free from defects and meet the 
required standards for durability and strength. 

4. Payment Terms: Payment will be processed as per mutually agreed terms 
(e.g., full payment upon delivery, installment-based, or Net 30 days from invoice date). 

5. Inspection & Acceptance: Any damaged or defective materials will be 
replaced without additional cost. 

6. Logistics & Handling: Proper packaging and secure transportation must be 
ensured to avoid any damage during transit. 
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7. Order Confirmation: Kindly confirm 
provide an estimated supply schedule. 

We are keen to maintain a long-term partnership with CM Scrap Traders and ensure 
smooth procurement of all necessary materials. We appreciate your cooperation and 
look forward to prompt confirmation of this order. 
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SARDEV EXPORT 
8 R O A D Y O U R BOUNDARI ES 

PR._OCES~_£0 Q.R~ASTE BUYER DETAILS 

Name of Dry Rcaourcc Centr e (DRC) : ANDAMAN 3R SOLUTIONS, OARACHARMA. 

Name of the Operat or : SARDEV EXPORT 

Name of the In ch arge/ Supervl1or : Mr. S/\JIT KUMAR 

Contact Number : 7063937772 

I s. \ p I No. a.rt cu\ara D otaUe 

2 

] ProdUCI C111<•gory 

/ ProdUC'I Jvpc-

Rcc7cled 

Cardbo.,rd 

Rocyolecl 

JlloSl k!I (Pr l bQltlrti 
/\II l ypc-• of M ixed 

,, 10~11ca) 

M/\S Trodcrs 

M LP 

MAS Tradcrs 

Sign . • a%.rator 

t , +91 720014 JO. PRINCE ARCAOL JHO FLOOR -. 7946 9 HEAR BLOCK. 22A. CAlHEORAL RoAo [Bl sardovoxport@gmall com 
CHENNAI • 600 086 ' 
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Category of the Industry :
                                                                                    

                                                                                    
CONSENT ORDER NO. 2208245889470           DATED: 29/07/2022.

                                                                                    
PROCEEDINGS NO.F.0982VPM/OS/DEE/TNPCB/VPM/A/2022     DATED: 29/07/2022

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        RENEWAL OF CONSENT is hereby granted under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the
rules and orders made there under to

                                                                                    
The Partner
M/s.J.BASHEER AHAMED AND CO,
S.F.No. 26/1,26/2,26/5,
KADAPERIKUPPAM village,
Vanur Taluk,
Villupuram District.

                                                                                    
         Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the
Government and to make discharge of emission from the stacks/chimneys.
        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier
and subject to the special conditions annexed.

                                                                                    
         This RENEWAL OF CONSENT is valid for the period ending March 31, 2028

 
                                                                                    
                                                                                    

                                                                                    
                                                                                    
                                                                                    

ORANG
E

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT –M/s. J.BASHEER AHAMED
AND CO , S.F.No. 26/1,26/2,26/5, KADAPERIKUPPAM village, Vanur Taluk and Villupuram
District - Renewal of Consent for the operation of the plant and discharge of emissions  under
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central
Act 14 of 1981) –Issued- Reg.

REF: 1.CTO Proc. No.F.0982VPM/OS/DEE/TNPCB/VPM/W&A/2019 dated 28/1/2019
2.Unit's application No. 45889470 submitted for Renewal of CTO in OCMMS on 31/5/2022
3.IR No : F.0982VPM/OS/AE/VPM/2022 dated 29/7/2022

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

VILLUPURAM

PANDU KAMARAJ
Digitally signed by PANDU 

KAMARAJ 

Date: 2022.07.29 20:00:43 +05'30'

D 
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SPECIAL CONDITIONS

                                                                                    
1. This renewal of consent is valid for operating the facility for the manufacture of products (Col. 2) at

the rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  Washed Broken Glass  69.5  Ton/Day

2. This renewal of consent is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I Point source emission with stack :

Stack
No.

Point Emission Source Air pollution
Control measures

Stack height
from Ground
Level in m

Gaseous Discharge
in Nm3/hr

 1  D.G.Set OF 500 KVA  Acoustic
enclosures with
stack

 3.5

II Fugitive/Noise emission :

Sl.
No.

Fugitive or Noise  Emission
sources

Type of emission Control
measures

1.  D.G.Set of 500KVA  Noise  Acoustic
Enclosure

2.  Cullet Broken Section  Fugitive  Enclosure
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To
The Partner,
M/s.J.BASHEER AHAMED AND CO,
J.BASHEER AHAMED AND CO,
56 D, MOGALPURA STREET,
TIRUVANNAMALAI.,
Pin: 606601

                                                                                    
Copy to:
1.The Commissioner,  VANUR-Panchayat Union, Vanur Taluk, Villupuram District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind
information.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Vellore for favour of kind
information.
4. File
------------

                                                                                    

Special Additional Conditions:
i. The unit shall install the approved retrofit emission control device/equipment with at least 70%

Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.

ii. The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.
Additional Conditions:
 1.The unit shall operate and maintain the Air Pollution Control measures efficiently and continuously
so as to satisfy the Ambient Air Quality standards prescribed by the Board.
2.The unit shall adhere to the Ambient Noise Level standards prescribed by the Board.
3.The unit's operation shall not evoke any public complaints.
4.The unit shall plant adequate tree saplings inside the green belt area.
5.In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification. Failing to remit the consent fee, this consent order will
be withdrawn without any notice and further action will be initiated against the unit as per law.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

VILLUPURAM

PANDU KAMARAJ
Digitally signed by PANDU 

KAMARAJ 

Date: 2022.07.29 20:01:21 +05'30'
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FORM 2

[See rule 6 (2)]
                                                                                    

FORM FOR GRANT OR RENEWAL OF AUTHORISATION TO THE OCCUPIERS,
RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL
FACILITIES

                                                                                    

AUTHORISATION No. 22HFC43004134   dated 20/04/2022

Proceeding No. T3/TNPCB/F.0040VDR/HWA/RL/VDR/2022 dated 20/04/2022

Sub: Tamil Nadu Pollution Control Board – Hazardous Waste Authorization-Fresh- M/s. SRI HARI
VENKATESWARA PAPER MILLS (P)LTD, S.F.No. 296, 297, 299, 300/1,2,3, 305, 308/2, 315,
316/1, 317, 382/1, 383, 1502/1, KEELANMARAINADU  Village, VEMPAKOTTAI  Taluk,
Virudhunagar  District - Authorization  under Rule 6 (2) of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 enacted under Environment (Protection)
Act, 1986 – Issued- Reg.

Ref: 1.	Unit’s application No. 43004134, dated 24-01-2022 / 19-03-2022
2.	HWA-IR.No.0040VDR/HWA/RL/DEE/VDR/2022 dated 05/04/2022

1. Number of authorization: 22HFC43004134 and dated : 20/04/2022

2. The Managing Director  of M/s.  SRI HARI VENKATESWARA PAPER MILLS (P)LTD is hereby
granted an Authorisation based on the enclosed signed Inspection report for Generation and handling
of hazardous or other wastes or both on the premises situated at  S.F.No. 296, 297, 299, 300/1,2,3, 305,
308/2, 315, 316/1, 317, 382/1, 383, 1502/1, KEELANMARAINADU  Village, VEMPAKOTTAI
Taluk, Virudhunagar  District.

Sl
No

Schedule / Name of the
Processes

Name of Hazardous Waste
(with category No)

Quantity Activities  for which
Authorization is

issued
1 Schedule I	/5. Industrial

operations using mineral or
synthetic oil as lubricant in
hydraulic systems or other
applications

5.1-Used or spent oil 1.20 T/Annum Generation, Collection,
Storage, Transportation
and send to TNPCB
Authorized Recyclers for
Recovery and Reuse.

2 Schedule I	/33. Handling of
hazardous chemicals and
wastes

33.1-Empty
barrels/containers/liners
contaminated with hazardous
chemicals /wastes

1.20 T/Annum Generation, Collection,
Storage, Transportation
and send to TNPCB
Authorized Recyclers for
Recovery and Reuse.

3 Schedule I	/35. Purification and
treatment of exhaust air/gases,
water and waste water from
the processes in this schedule
and common industrial
effluent treatment plants
(CETP’s)

35.3-Chemical sludge from
waste water treatment

180.00
T/Annum

Generation, Collection,
Storage, transportation
and send to authorized
sundry board paper
industries for Reuse.

4 Schedule III	/Part-D- B3-
Wastes containing principally
organic constituents, which
may contain metals and
inorganic materials

B3020-Paper, paperboard and
paper product wastes,
provided they are not mixed
with hazardous wastes-Waste
and scrap of paper or
paperboard of unbleached
paper or paperboard or of
corrugated paper or
paperboard

36900.00
T/Annum

Reception, Storage and
Utilization (captive
consumption)

3.   This authorization shall be valid for a period upto  31/03/2027.
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A. GENERAL CONDITIONS OF AUTHORIZATION

                                                                                    
B. SPECIFIC CONDITIONS - HW Generator

             The Authorization is issued subject to the following general and special conditions annexed.

For Member Secretary
Tamil Nadu Pollution Control Board

Chennai

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986 and
the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer authorized
by Tamil Nadu Pollution Control Board.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous and other
wastes except what is permitted through this Authorisation.

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

5. The person authorised shall implement Emergency Response procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages, leakages,
fire ,etc and their possible impacts and also carry out mock drill in this regard at regular interval of
time.

6. The person authorised shall comply with the provisions outlined in the CPCB guidelines on
“Implementing Liabilities for Environmental damages due to Handling and Disposal of Hazardous
Wastes and Penalty”.

7. It is the duty of the authorized person to take prior permission of Tamil Nadu Pollution Control Board
to close down the facility.

8. The imported Hazardous and other wastes shall be fully insured for transit as well as the accidental
occurrences and its clean-up operation.

9 The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

10. The Hazardous and other wastes which gets generated during recycling or reuse or recovery or pre-
processing or utilisation of imported hazardous or other wastes shall be treated and disposed of as per
specific conditions of Authorisation.

11 The importer or Exporter shall bear the cost of import or export or mitigation of damages if any.

12 An application for the renewal of an authorization shall be made as laid down under these Rules.

13 Any other conditions for compliance as per the Guidelines issued by the MoEF and CC or CPCB from
time to time.

14 Annual returns shall be filed by June 30th for the period ending 31st March of the previous financial
year.

1. The occupier/generator shall be responsible for safe and environmentally sound management of
hazardous and other wastes.

2. The occupier shall follow the following steps for the management of hazardous and other wastes. (a)
prevention (b)	minimization (c)	reuse  (d)	recycling (e)	recovery, utilisation including co-processing and
(f)	safe disposal

3. The occupier shall take all the steps while managing hazardous and other wastes - (a) To contain
contaminants and prevent accidents and limit their consequences on human beings and the
environment; and (b) To provide persons working in the site with appropriate training, equipment and
the information necessary to ensure their safety.

4. The occupier shall store the hazardous and other wastes for a period not exceeding ninety days and shall
maintain a record of sale, transfer, storage, recycling, recovery, pre-processing, co-processing and
utilisation of such wastes and make these records available for inspection:

5. The hazardous and other wastes shall be stored temporally in an isolated area earmarked for the purpose
within the occupier’s premises (it shall not be accessible to rain water) till scientific disposal. The
storage area shall be fenced properly and a sign of danger shall be placed at the storage site.

RATNAM VIJAYABASKARAN
Digitally signed by RATNAM VIJAYABASKARAN 

Date: 2022.04.20 16:54:04 +05'30'
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D. SPECIFIC CONDITIONS - Actual Users (Recyclers/Pre-processors/Co-processors )

6. The containers holding the hazardous and other wastes shall be kept in good condition and made of
materials which can withstand the physical and environmental conditions during storage and
transportation. Only properly cleaned containers shall be used for storage of hazardous and other
wastes.

7. The occupier handling hazardous or other wastes shall maintain records of such operations of
generation, handling, storage and disposal as per Form 3.

8. The hazardous and other wastes generated in the establishment of the occupier shall be sent or sold to
an authorised actual user or shall be disposed of in an authorised disposal facility.

9. The occupier handling hazardous or other wastes shall ensure that the hazardous and other wastes are
packaged in a manner suitable for safe handling, storage and transport as per the guidelines issued by
the Central Pollution Control Board from time to time

10. The labelling of package of hazardous or other wastes shall be done as per Form 8. The label shall be of
non-washable material, weather proof and easily visible.

11. The hazardous and other wastes shall be transported from the occupier’s establishment to an authorised
actual user or to an authorised disposal facility in accordance with the provisions of these rules.

12. The transport of the hazardous and other wastes shall be in accordance with the provisions of these
rules and the rules made by the Central Government under the Motor Vehicles Act, 1988 and the
guidelines issued by the Central Pollution Control Board from time to time in this regard..

13. The occupier shall provide the transporter with the relevant information in Form 9, regarding the
hazardous nature of the wastes and measures to be taken in case of an emergency and shall label the
hazardous and other wastes containers as per Form 8

14. The authorisation for transport shall be obtained either by the sender or the receiver on whose behalf the
transport is being arranged.

15. The transporter/sender of the hazardous and other wastes shall prepare and maintain manifest in Form
10.

16. The occupier or the operator or the transporter shall immediately intimate TNPCB through telephone,
e-mail about the accident and subsequently send a report in Form 11, where an accident occurs at the
facility of the occupier handling hazardous or other wastes and operator of the disposal facility or
during transportation

17. The occupier who intends to get its hazardous and other wastes treated and disposed of by the operator
of a treatment, storage and disposal facility shall give to the operator of that facility, such specific
information as may be needed for safe storage and disposal.

18. The occupier shall be liable for all damages caused to the environment due to improper handling and
management of the hazardous and other wastes.

19. The occupier handling hazardous and other wastes shall submit annual returns containing the details
specified in Form 4 to TNPCB on or before the 30th day of June of every year for the preceding period
April to March.

20. Any increase in quantity of handling of hazardous and other wastes, any change in category of
hazardous and other wastes and any change in method of handling operations shall be brought to the
notice of the TNPCB and fresh authorization shall be obtained.

1. The actual user shall be responsible for safe and environmentally sound management of hazardous and
other wastes

2. The actual user shall procure and process the hazardous and other wastes for reuse, recycle, pre-
process, utlise including co-processing for beneficial purposes only.

3. The utilisation of hazardous and other wastes as a resource or after pre-processing either for co-
processing or for any other use, including within the premises of the generator (if it is not part of
process), shall be carried out only after obtaining authorisation from TNPCB in respect of waste on the
basis of standard operating procedures or guidelines provided by the Central Pollution Control Board.

4. The authorised actual user of hazardous and other wastes shall maintain records of hazardous and other
wastes purchased in a passbook issued by the State Pollution Control Board along with the
authorisation

5. Handing over of the hazardous and other wastes to the authorised actual user shall be only after making
the entry into the passbook of the actual user

6. The actual user handling hazardous and other wastes shall file an annual return in Form 4 to TNPCB on
or before the 30th day of June following the financial year to which that return relates.
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ADDITIONAL SPECIFIC CONDITIONS 
1.	The unit shall dispose hazardous waste category (5.1) Used/Spent Oil and   (33.1)Empty barrels/containers/
liners contaminated with hazardous chemicals /wastes to authorised recyclers having valid authorization under
H&OW(M & TM) Rules,  2016 of the Board.
2.	The Hazardous wastes shall be stored in a compatible container on an impervious platform in closed shed
which shall be provided with requisite fire protection system, personal protective equipment and safety system.
3.	No hazardous waste, municipal solid waste or bio-medical waste or any other type of contaminates shall be
allowed to be imported along with the paper wastes.
4.	The unit shall submit the annual return for the import of waste paper in Form- 4 to SPCB on or before 30th
day of June following the financial year.
5.	The unit shall maintain the records of the Hazardous and Other Wastes imported in Form-3 and the record
shall be made available for inspection as per Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016.
6.	 The unit shall import required quantity of waste paper to manufacture the consented quantity of product.
7.	The person authorized shall comply with all the conditions stipulated in the authorization and other conditions
of the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016.
8.	The unit shall maintain Form -3 and submit Form -4 prescribed under the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 for the Hazardous wastes 5.1,33.1& 35.3
9.	The Hazardous wastes shall be disposed only with manifest that shall be maintained in Form-10 of the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016.
10.	The unit shall comply with the provisions under schedule III, Part D of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 for import of waste paper B3020.
11.	The unit shall dispose the ETP sludge to sundry Board manufacturing units which have valid consent of the
Board.
12.	The manifest shall be endorsed by the despatcher, transporter and receiver of hazardous wastes. The
endorsed copy of the manifest shall be furnished to TNPCB as and when such disposal is made.
13.	The unit shall ensure that all provisions of Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 as amended are complied with while handling hazardous waste.
14.	The authorization is subject to the terms and conditions as may be specified in the Rules for the time being in
force under the Environment (Protection) Act, 1986.
15.	 The unit shall not store the Hazardous waste generated outside the premises of the unit. 
16.	 The unit shall maintain the display Board provided as per the Supreme Court Monitoring Committee
guidelines with specifying the quantity of hazardous waste accumulated and disposed in the storage area.
17.	The unit shall maintain the records of hazardous and other wastes purchased in passbook issued by the
TNPCB along with authorisation.

7. The actual user or the transporter shall immediately intimate TNPCB through telephone, e-mail about
the accident and subsequently send a report in Form 11, where an accident occurs at the facility of the
occupier handling hazardous or other wastes and operator of the disposal facility or during
transportation

8. The actual user, importer or exporter shall be liable for all damages caused to the environment or third
party due to improper handling and management of the hazardous and other wastes.

9. The actual user shall not be permitted to import hazardous and other wastes from any country to India
for disposal.

10. The actual user shall not be permitted to import hazardous and other wastes specified in Schedule VI of
the rules.

11. The actual user shall import hazardous and other wastes from any country only for recycling, recovery,
reuse and utilisation including co-processing.

12. The actual user shall import the hazardous waste as in Part A of Schedule III after obtaining prior
informed consent of the exporting country and the permission of the Ministry of Environment, Forest
and Climate Change

13. The actual user shall maintain records of the hazardous and other waste imported by him in Form 3 and
the record so maintained shall be made available for inspection.
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18.	The authorization is issued with the condition that the unit should have valid consent order under the water
and air acts and also valid agreement made with the Hazardous waste disposal facility.
19.	The unit shall make agreement  with registered utiliser of barrels, containers contaminated with hazardous
chemicals/wastes and furnish the same to Board within a month and ensure that the HW 33.1 shall be sent to
registered  utiliser /recycling unit  of empty barrels

                                                                                    
                                                                                    

To
The Managing Director
SRI HARI VENKATESWARA PAPER MILLS (P)LTD
S.F. No.:300,KEELANMARAINADU VILLAGE,A.LAKSHIMIYAPURAM POST,SIVAKASI (TK),
VIRUDHUNAGAR (Dt).
Pin:626127

                                                                                    
                                                                                    

Copy to:
 
1. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, TIRUNELVELI.
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, VIRUDHUNAGAR. 
-----------

For Member Secretary
Tamil Nadu Pollution Control Board

Chennai

RATNAM 

VIJAYABASKARAN

Digitally signed by RATNAM 

VIJAYABASKARAN 

Date: 2022.04.20 16:54:41 +05'30'

y 
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PASSBOOK FOR MAINTAINING RECORDS OF HAZARDOUS AND OTHER WASTES

PURCHASED BY THE ACTUAL USERS 

(ISSUED ALONGWITH AUTHORISATION)
                                                                                    
                                                                                    
                                                                                    

                                                                                    
For Member Secretary

Tamil Nadu Pollution Control Board
Chennai

Name and address of the Industry-Actual users SRI HARI VENKATESWARA PAPER MILLS
(P)LTD S.F. No.:300,KEELANMARAINADU
V I L L A G E , A . L A K S H I M I Y A P U R A M
POST,SIVAKASI (TK), VIRUDHUNAGAR (Dt).

OCMMS File No 0040VDR/HWA

Mobile No 9842723281

E-mail Id sharpaquasystems@gmail.com

Passbook Registration No PB/22HFC43004134

Date of issue 20/04/2022

Validity period 20/04/2022 To 31/03/2027

Type and quantity of the Hazardous & Other Wastes permitted for procurement and recycling:

 SI No Hazardous & Other Wastes Type Quantity with unit Source
1 Schedule III-Part-D- B3- Wastes

containing principally organic
constituents, which may contain metals
and inorganic materials-B3020-Paper,
paperboard and paper product wastes,
provided they are not mixed with
hazardous wastes-Waste and scrap of
paper or paperboard of unbleached paper
or paperboard or of corrugated paper or
paperboard

27000	T/Annum Imported

2 Schedule III-Part-D- B3- Wastes
containing principally organic
constituents, which may contain metals
and inorganic materials-B3020-Paper,
paperboard and paper product wastes,
provided they are not mixed with
hazardous wastes-Waste and scrap of
paper or paperboard of unbleached paper
or paperboard or of corrugated paper or
paperboard

9900	T/Annum Domestic

RATNAM VIJAYABASKARAN
Digitally signed by RATNAM VIJAYABASKARAN 

Date: 2022.04.20 16:55:31 +05'30'
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PASSBOOK FOR MAINTAINING RECORDS OF HAZARDOUS AND OTHER WASTES

PURCHASED BY THE ACTUAL USERS
                                                                                    

Sl
No

Date Name and Type of the
Waste

Total
Quantity
received

(MT)

Received from (in case
of import, details of

bill entry)

Date of arrival at the
unit's premises with
seal and signature of
designated officer of

the unit
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PASSBOOK FOR MAINTAINING RECORDS OF HAZARDOUS AND OTHER WASTES

PURCHASED BY THE ACTUAL USERS
                                                                                    

Sl
No

Date Name and Type of the
Waste

Total
Quantity
received

(MT)

Received from (in case
of import, details of

bill entry)

Date of arrival at the
unit's premises with
seal and signature of
designated officer of

the unit
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PASSBOOK FOR MAINTAINING RECORDS OF HAZARDOUS AND OTHER WASTES

PURCHASED BY THE ACTUAL USERS
                                                                                    

Sl
No

Date Name and Type of the
Waste

Total
Quantity
received

(MT)

Received from (in case
of import, details of

bill entry)

Date of arrival at the
unit's premises with
seal and signature of
designated officer of

the unit
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PASSBOOK FOR MAINTAINING RECORDS OF HAZARDOUS AND OTHER WASTES

PURCHASED BY THE ACTUAL USERS
                                                                                    

Sl
No

Date Name and Type of the
Waste

Total
Quantity
received

(MT)

Received from (in case
of import, details of

bill entry)

Date of arrival at the
unit's premises with
seal and signature of
designated officer of

the unit
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\ 
ANDHRA PRADESH PO.LLUTION CONTROL SOARD 

ZONAL OFFICE :: VIJAYAWADA 
Plot No.41, Sri Kar\3ka.durgil Offloers' Colon'(, G:urunanak Road, Vijayawada - 8. 

Pb : 0866..i,46'2 I~ 
1~· oi66-2:s~1 t7 

ORANGE CATEGORY 

CONSENT & AUT~ORIZATION ORDER 

BY REGISTERED POST WITH ACKNOWLEDGEMENT DUE 

Consent Order No:N~2.391APPCBIZO-VJA/CFOIW$.A/:2014• .;).,\'1\J... Date: o<;{ -01 ~201$ 

CONSENT Is hereby g~nted for 0Mmtio'1- under sectiOn 251.26 of the Water (Prevention & 
Co~trol of Pol\c;tio.n) Act. 1914 and under sectron '21 of Air {Ptevention ~ Control of Pollut.ioll) 
Act 1981 and am.eodme.nts thefeof a,nd A,\lthof'fsattor. und.er Rule 5 of the Hazardous wastes 
(Management, Handling .& Ttans.oou~_afy, Movement) Rules, 200.s,& Amendt'neOt:$ thet!39f .and 
the rules and o,<ters made the.re \lhdet {her,elnafte:r referred to as 'the Acts'. ' the RIJ!e·s') to: 

Mfs. J. e,shscr Aha(l'l'ed & co., 
Plot No,8, APUC, lnp~trial Park, 
Ment1kur (V), N~dupet {M), 
SPS· Nellore Distric~.24 421. 

(tle~is;iafler reterred to a~ 'the. Appficant') authorizing to Qperate the irtdusutal p1ant to dls(tiaige 
the effluent! from the outlets and the qua.ntity of e~vlons per h~r ffont the ~hffl\neys as 
detailed ~low; .. 

{f) Outtcts for ~Ja~harge.of e-fflu-cnts: 

I Outlet ouuet Oesc,ipUon Max Oalty Point of fJis.posal 

No. Oi,S:Chatge 
KLD • 

1 Trsde-efflveots 45.0 Shell be rec):'.CJed 

2 Domestic effluents 1.5 S<>~ t;tnk·fottow~~by •~~ E!'. 

II) EmiHlons from chimneys; 

Chimney Offcl'lption of Ch.lmney Qua·nti ty of 
Emis-slon, at 

No. 
peak flow 

tm~Jh~\ 

1 12SKVAO.G°:Sct 
.. 

Iii) HAZAROOUS WASTE AUTHORISATION (FORM - II) [Sec <lulo 5 (4)): 

Ml$. J. Basheer Ahamed & Co., is hereby 9r.1rrted an avth.orizatlOO to operate a facility for 
co!le<::tion, roce.ption. $1o(49e. treatment.. tnlnWM an.d disposal of Hazardous waste& nan-,ely: 

' • HAZARDOUS W4.STES WITH RJ;:CYC.LltlG OPTION: 

SI. Name of :SU'eam ·Quantity I Method of d isposal 

No Hazardous 
Waste 

I 

I I 
1. U$edoil s. 1 °' ~U)e-1 I 100 Lts.lAMum -I to Ac.P.P.C.B. av1horiied 1 

reoroce.ssi!N,.!aencies 

Page~ ol 5 
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Thie cof)sent order Is valid for the followlng products aJong with quantities Indicated 
only: 

S.No. Produ·ct Quantity 
. 

1 Wuhod 8rokcm Gl:ass 100 Tons/day 

Th.i$ otd&r i:s subject to 1t1e provls!04ls of ·the Acts' and U>e Rules· and ocders made 1hereunder 
end further subject to ttte terms a.no conditions fncorp~,a~ed m the schedule A. 8 & C enao·se,ct 
lo this otder. 

Mis. J. Basheer Ahamed & Co., 
Plot No.8, APUC. Industrial Park:, 
Menakur (V}, N:aldupet {M}, 
SPS Nellon~ 0istdct•S24 421. 

Copy to the Envlronmentai EOQ1oeer. Regioll31 Off.lee, NELLORE for informatlon and necessaty 
.let-on. 
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ANNEXURE-XV
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नगर पालिका पररषद
Office of Municipal Council 

्ቦी लिजया पुरम
Sri Vijaya Puram 

STATUS OF REMEDIATION OF LEGACY WASTE AT BROOKSHABAD 
(Execution Plan, Extracted Materials/Fractions & Final Disposal) 

Name of work:  Bioremediation/ Bio-mining of Solid Waste/ Legacy Waste at 

Dump Yard located at Brookshabad, Port Blair. 

Agreement No.: 02 (SWM) of 2021-2022 

Estimated Cost:  Rs. 9.98Cr.,  

Date of work award: 01.11.2021 & Time of Completion: 15 months,  

Name of the Contractor: M/s. Aqua World Exports Pvt. & consortium firm M/s Sri 

Sai Recycle Solutions, Tamil Nadu 

Web URL:  https://www.andamanpbmcbioremediation.in/copy-of-overview 

Work description: 

Methodology adopted: Windrow Aerobic. 

Machineries Installation Completed Date               :20.03.2022 

Electricity Arrangement Request Letter Dated        :31.03.2022 

Electricity Connection Obtained By PBMC Dated    :21.09.2022 

Waste Processing & Disposal Work Started on       :16.12.2022 

Waste Processing & Disposal Work Completed on  :12.01.2024 

Project Execution Overview 

The tender for the project was awarded to the firm on 1st November 2021. The 

installation of machinery was completed on 20th March 2022, and electricity 

connection, along with DG-Set, was installed on 13th December 2022. The facility 

was equipped with a weighing bridge. Waste processing operations commenced on 

16th December 2022 and were completed on 12th January 2024. 

ANNEXURE-XVI
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• For waste processing, the facility was installed with a Manual Segregation 

cum Feeder Conveyor for mixed waste feeding, connected to 100 MM 

Trommel, 35 MM Trommel, and 8 MM Trommel. To speed-up the work, the 

contractor was installed 02 set of machineries @250TPD at the project site. 

 

• Scope of Work was Supplying, Installation, and Commissioning of a 

Mechanized Material Recovery Facility (MRF) with a capacity of 250 TPD. 

Biomining of legacy waste, including excavation, segregation by means of 

mechanical equipment, and spraying of bio-cultures to retain the quality of soil 

as per the benchmarks of the Guidelines for Disposal of Legacy Waste, CPCB 

Guidelines 2019, including the management of fresh waste. 

 

• The work was executed at the Brookshabad Legacy Waste Dump Site, where 

the entire area was divided into grids to facilitate operations land reclamation 

and approximately 3 hectares of land were reclaimed. 

 

Extracted Materials and Final Disposal: 

• Total Quantity of Bioremediation: 01 Lakh MT, during the process various 

fractions of materials out of legacy waste get separated out through trommel 

and it was collected openly and transported daily to the site of utilization/ 

disposal. 

Running Bill details 

Total 
quantity of 

legacy 
waste bio-
remediated 

Bio-
remediation 

work 
duration 

  SVPMC’s 
Resolution 

towards the bills 
Compost Inert 

RDF& 
Others 

3rd RA No.: 81 & 82/EE-
III/WKS/SWM/MC/2022-
23 

25310 
16.12.2022 

to 
28.02.2023 

5525.85 18703.75 1080.4 
  
3rd and 4th RA – 
Resolution No. 
16/FTA/MC/2023 – 
Dated 08-05-2023 

4th RA No.: 83 & 84/EE-
III/WKS/SWM/MC/2022-
23 

34210 
01.03.2023 

to 
20.04.2023 

6462.27 26786.43 574.73 

5th RA No.: 106 & 107 
/EE-
III/WKS/SWM/MC/2022-
23 

21625 
21.04.2023 

to 
31.05.2023 

5183.7 16441.59 94.71 

5th RA – 
Resolution No. 
31/FTA/MC/2023 – 
Dated 02-08-2023 

6th RA No.: 184 & 185 
/EE-
III/WKS/SWM/MC/2022-
23 

17840 
10.12.2023 

to 
14.01.2024 

4760.2 12710.6 369.2 

6th RA – 
Resolution No. 
16/FTA/MC/2024 – 
Dated 03-06-2024 

Total Quantity 98985  -  21932.02 74642.37 2119.04   

 

 

Summary of the processed materials extracted and its utilisation: 
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Material 
Type 

Quantity 
(Tonnes) 

Waste 
Composition 
Percentage 

(%) 

Utilization Method Remarks 

Bio earth 21,932 22.1 Transported and sprayed in 
municipal parks and green patches 
(covering 29.653 hectares) and 
issued to Panchayats for non-
cultivation purposes (Calicut Gram 
Panchayat, South Andaman). 

Annexure-I 

Inerts & 
stones 

74,642 75.33 Segregated and re-laid at the 
existing bio-remediated site for land 
reclamation (around 29,000 m2 
area), as per the grid-planning at 
legacy waste site. 

Annexure-II 

RDF and 
others 

2,119.04 2.138 Transported to mainland for 
incineration at cement factories i.e., 
M/s Chettinad Cement, Tamil Nadu. 

Annexure-III 

Lost 
fraction 
 

Around 
1.05% 

1.05%  Loss during operations.  - 

 

Monitoring Mechanism: 

The project monitoring involved technical supervision and special inspections 

by the A&N Administration, as well as visiting inspection teams from various 

departments and the Ministry’s Swachh Survekshan team. 

• Junior Engineer (JE): 100% field measurement verification. 

• Assistant Engineer (AE): 50% test-check of work execution. 

• Executive Engineer (Engineer-in-Charge): 10% test-check of executed work. 

All bills were prepared after field verification and placed before the committee for 

approval. The status reports and payment bills were submitted to SVPMC’s 
respective sub-committees for decision-making. 
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Working plan of bio-remediation work, by dividing the entire area of legacy waste site 

into grids to ease-out the work as well as to have accountability on land reclamation 
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PHOTOGRAPHS TAKEN DURING THE WORKING OF BIO-REMEDIATION AT 

LEGACY WASTE DUMPSITE 
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BIOMINING OF LEGACY WASTES DUMPED AT  

BROOKSHABAD DUMP SITE 

FINAL PROGRESS REPORT 
 

  

  
 

Prepared By 

 

 
 

  

 Executive Engineer-III 

Port Blair Municipal Council 

Port Blair 
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1.0. INTRODUCTION 

 

Unscientifically constructed and landfills create irreversible damage to the environment: 

They generate leachates, emit greenhouse gases, pollute groundwater, etc. A leachate is any liquid 

that, in the course of passing through waste, extracts soluble or suspended contaminants. It is 

hazardous in nature. The environmental, ecological and socio-economic implications often make 

land disposal a menace to be managed. There is an urgent need, therefore, to reclaim the prevailing 

dumpsites to ensure land availability (referred to as extended landfill capacity) and recycle 

untapped resources deposited at old dumpsites. Notably, two approaches can undertake to treat 

legacy waste—or aged waste: 

 

1. Scientific capping, which is typically applied to landfills constructed scientifically 

(engineered landfills/ sanitary landfills). 

2. Landfill mining/ biomining, which is a technically assisted and economically managed 

extraction of recyclables and other revenue-generating fractions from waste materials 

already been disposed of by land filling. 

 

Biomining of dumpsites is typically aided by a process called bioremediation. It is microbe-

mediated degradation of organic waste carried out by adding biological inoculums to the dumpsite. 

The guidelines by the Central Pollution Control Board recommend ‘bioremediation’ for the 

treatment of legacy waste and reclamation of old dumpsites. It is, however, imperative to note that 

bioremediation is only possible for dumpsites having a higher organic content (such it is where 

fresh waste is disposed of along with legacy waste). Bioremediation of legacy waste does not 

necessarily give efficient results in old / aged landfills (un-operated and closed dumpsites) where 

the waste has already reached the maximum level of microbial degradation. Therefore, the very 

first step towards dumpsite reclamation is to analyze the technical parameters such as 

characteristics and composition of legacy waste for assessing the feasibility of conducting 

bioremediation of dumpsites. 

 

Biomining (also referred as landfill mining) refers to the process of digging out the 

previously dumped/ disposed of materials from a Landfill (in our case Open dumpsite) to recover 

metal, plastic, glass, combustibles, soil and other fine materials. It also refers to clearing the open 

dumpsites by segregating the prevailing waste into different constituents and converting the 

biodegradable portion in to compost, and the remaining non-recyclable plastic as refused derived 
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fuels, which in turn can be used as an alternate fuel in Industries. The Compostable portion of the 

waste is removed through sieving and sold for use as soil enriches/ fertilizer or for landscaping The 

first step for land fill mining is the stabilization of the existing waste in the dumpsite. Mining of 

unsterilized or in sufficiently decomposed wastes would result in an unacceptable generation of 

nuisances and will have a negative impact with regard to the health and safety of the people 

operating and also affects the ecosystem. The technology mainly targets to excavate the materials 

and process in such a way that the target materials can be separated from the excavated mass and 

further process to meet its required grade for any reuse or recycling operations. Generally, 

excavation is conducted using technologies used for open-cast mining, usually a front-end loader, a 

backhoe, a clamshell, a hydraulic excavator, or a combination of these. The Excavated material 

may be directly processed in –situ or will be stock piled for later processing via different 

methodologies to segregate the components.  Based on the extent of resource recovery, the 

quantum and number of streams of segregation of the excavated quantum into varies. The process 

starts with the excavation of materials and the excavated materials are discharged into coarse 

screens; and oversize, non-process able wastes are removed. The residual fraction is further sent to 

relatively smaller screens and the material fraction that passes through the second screen is 

considered as soil fraction.  

 

Further to segregate the soil fraction from the excavated waste, an efficient unit process 

named trammel screen is widely used. After this, the non-ferrous fraction is processed through an 

air classifier which separates the light organic materials from the heavy organics and commonly, 

this is used to recover waste-derived fuel (RDF).  

 

The processing at the landfill site is typically accomplished by means of equipment 

mounted on trailers, which usually consists of conveyors belts, a coarse screen, a fine screen and 

magnet separator.  In the final stage after recovery of metals, plastics, etc and combustible 

materials, the processing rejects and inert is disposed of as a back filling material after confirming 

its required geophysical properties. 

The Indian Union territory of Andaman and Nicobar Islands (ANI's) is situated in the Bay 

of Bengal. ANI is strategically important in terms of national security and geopolitical. Nearly half 

of ANI’s population resides in Port Blair – with close to 150,000 inhabitants (Census of India, 

2011), the municipality is the capital city of ANI and the center for most of ANI's economic 

activities, being the entry point for tourists and fisheries. Solid waste generated by the floating 
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population like tourists and the defence personnel’s, apart from the native resident population, is a 

pressure mounting scenario for the Port Blair Municipal Council (PBMC) waste management. A 

report by Kaladharan et al. (2017) indicates that 47% of ANI solid waste is unmanaged, as 

compared to the national average of 14%. An affidavit submitted by the Andaman and Nicobar 

Pollution Control Committee (ANPCC) to the National Green Tribunal (NGT) indicates that 

PBMC generates about 115 metric tons of municipal waste per day, of which organic waste 

accounts for 60% (ANPCC 2019). In terms of generated volume, the main organic waste streams 

identified in the ANI are fish processing waste (FPW), Coconut Shell Waste (CW), Flower Waste 

(FW), and Saw Mill Waste (SMW). In this regard, a detailed study was commissioned under the 

Indo-German technical cooperation project Management of Organic Waste in India, to assess the 

practicality of the uptake/recycling of the main organic wastes in Port Blair, A&N Islands, and 

contribute to the sustainable waste management in the islands.  

 

2.0. DESCRIPTION OF BROOKSHABAD DUMP SITE 

 

The project must adopt an integrated approach to propose all the activities required for 

Dumpsite Remediation. It may be detailed as follows: 

✓ Lowest ground level attains. 

✓ Raking of garbage layer through long spike harrow operating in cross directions was done 

regularly to pull out rags, plastics, rubber, textiles, etc. 

✓ Coarse material and garbage are screened through rotary / horizontal screens. 

✓ The recovered earth is spread in the dedicated area. 

✓ The stone, bricks, ceramics which are removed while screening and raking to be sent for 

land filling or for filling up of low lying area. 

✓ The recyclables like plastic, glass, metal, and rugs cloth recovered from the waste was 

bundled and sold. 

✓ The soil recovered to be used for refilling the ground on the same site for greenery. 

✓ The recovered construction and demolition waste sent to C&D processing facility for 

producing building materials and left over the waste to be sent a secured landfill. 

✓ Valuable land to be recovered by bio remediation process of legacy waste 

✓ The Project Machines to be deployed: -Trommels, Horizontal Screens, Excavator, back hoe 

loaders, workers. 

✓ Progressof Work to be monitored by aexpert team. 
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The remediation of Dumpsite leads to the following advantages:- 

✓ Elimination of foul odor to be refits the citizen living nearby. 

✓ Decline in vector burned is eases arising out of the dumpsite. 

✓ Significant Reduction of air pollution happens of the entire area. 

✓ Elimination of dump fires and leachate generation. 

✓ Up lifting of the environmental, aesthetic and social parameters of entire area. 

✓ Reduction in Green House Gas emissions, Soil Pollution and Ground Water Contamination 

✓ Increase in nearby real estate value and rental values. 

✓ Dumpsite land becomes available for other use. 

 

3.0. PROGRESS OF WORK AT BROOKSHABAD DUMP SITE 

 

 Figure.1 represent the Views of Brookshabad dumpsite before the commencement of bio 

mining operations. M/s. Aqua World Exports Pvt. Limited, Chennai proceeded with the activities 

of 1. Installation of Trommels and conveyors with adequate capacity of motors and gear boxes. 2. 

Engaging chain dozer/ excavator for loosening and excavating the legacy waste. 3. Heaping the 

excavated garbage in to windrows for drying and waste stabilization. 4. Processing the legacy 

waste to segregate the recyclable materials and the enriched soil, debris like stone, and shredding 

the remaining matter mixed with plastics in to RDF. 5. Selling of recovered incinerable fraction as 

refused derived fuel (RDF) and fine fraction as Compost. 

 

 Process Flow Diagram of the Biomining facility at Brookshabad is depicted in Figure.2. 

The View of the machinery installed at the Brookshabad Biomining facility is presented in 

figure.3. The full-fledged operations were started on 16th December 2022. The biomining 

operations were carried out after the Weighment of each truck. The excavated materials are fed on 

to conveyor. The trammel of 8 MM separates the fine fraction called Bio earth (<8mm). The coarse 

fraction (>10MM) such as heavier stones, tyres, tubes, glass bottles etc. are separated manually 

from the RDF. The general work flow for biomining facility at Brookshabad as follows:- 

 

✓ Estimation of legacy waste quantity. 

✓ Execution Plan, Drawings of Scientific Reclamation Layout and required infrastructure. 

✓ Site Assessment Report (SAR), Environment Monitoring Plan and Implementation 

Mechanism. 
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✓ Resource mobilization 

✓ Construction of Processing Facility 

✓ Excavation, resource recovery, sale and disposal of the recovered materials 

✓ Scientific disposal of the process rejects. 

✓ Reclamation of land, leveling, grading and compaction 
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Table.1. Consolidated Details of Operating Hours of JCB and Power Consumption at Dumpsite. 

Biomining Daily Progress Report - Cumulative 
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16.12.2022 100000 0 260 260 99740 14.5 15.8 26 8.7 6.5 5   

17.12.2022 100000 260 360 620 99380 15.8 17.6 36 12.6 9 11   

19.12.2022 100000 620 360 980 99020 17.6 19.4 36 13.4 9 9   

20.12.2022 100000 980 360 1340 98660 19.4 21.2 36 12.8 9 12   

21.12.2022 100000 1340 320 1660 98340 21.2 22.8 32 11.8 8 13   

22.12.2022 100000 1660 380 2040 97960 23 24.9 38 12.36 9.5 11   

23.12.2022 100000 2040 500 2540 97460 25.1 27.6 50 13.8 12.5 10   

24.12.2022 100000 2540 280 2820 97180 27.8 29.2 28 9.7 7 8   

25.12.2022 100000 0 0 0 0 0 0 0 0 0 0 Christmas Leave 

26.12.2022 100000 2820 400 3220 96780 29.6 31.6 40 13.2 10 12   

27.12.2022 100000 3220 500 3720 96280 31.6 34.1 50 13.6 12.5 13   

28.12.2022 100000 3720 320 4040 95960 34.4 36 32 14.6 8 11   

29.12.2022 100000 4040 180 4220 95780 36.2 36.7 10 18.7 4.5 10 GeneratorRunning-2.5 Hrs 

30.12.2022 100000 4220 500 4720 95280 37.1 39.6 50 14.7 12.5 10   

31.12.2022 100000 4720 340 5060 94940 39.9 41.6 34 12.4 8.5 7   

01.01.2023 100000 0 0 0 0 0 0 0 0 0 0 Machine Repair Work 

02.01.2023 100000 0 0 0 0 0 0 0 0 0 0 Due to Rain  

03.01.2023 100000 5060 680 5740 94260 42.3 45.7 68 18.7 17 14   

04.01.2023 100000 5740 540 6280 93720 45.9 48.6 54 17.4 13.5 12   

05.01.2023 100000 6280 480 6760 93240 49 51.4 48 15.2 12 11   
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06.01.2023 100000 6760 680 7440 92560 51.6 55 68 18.9 17 12   

07.01.2023 100000 7440 320 7760 92240 55.2 56.2 20 14.2 8 10 Generator Running 3 Hrs 

08.01.2023 100000 0 0 0 0 0 0 0 0 0 0 Due to Rain  

09.01.2023 100000 7760 540 8300 91700 56.6 59.3 54 16.4 13.5 7   

10.01.2023 100000 8300 480 8780 91220 59.5 61.9 48 15.8 12 6   

11.01.2023 100000 8780 280 9060 90940 62.1 63.5 28 11.2 7 9   

12.01.2023 100000 9060 420 9480 90520 63.5 65.6 42 16.4 10.5 11   

13.01.2023 100000 9480 280 9760 90240 65.9 66.9 20 14.8 7 4 Dg Run1.5 Hrs 

14.01.2023 100000 9760 340 10100 89900 0 0 0 12.1 8.5 5 Dg Run 

15.01.2023 100000 0 0 0 0 0 0 0 0 0 0 Pongal Festival 

17.01.2023 100000 10100 450 10550 89450 0 0 0 14.7 11.25 11 DG Run Due to Internal Eb Problem 

18.01.2023 100000 10550 320 10870 89130 0 0 0 11.2 8 6 DG Run Due to Internal Eb Problem 

19.01.2023 100000 10870 380 11250 88750 0 0 0 12.3 9.5 10 DG Run Due to Internal Eb Problem 

20.01.2023 100000 11250 330 11580 88420 66.9 68.2 26 11.7 8.25 9 2.5 Hrs DG Run 

21.01.2023 100000 11580 380 11960 88040 68.2 69.8 32 12.6 9.5 9 

Dg Run  

22.01.2023 100000 11960 430 12390 87610 69.8 71.6 36 14.8 10.75 9 

23.01.2023 100000 12390 380 12770 87230 0 0 0 11.8 9.5 9 

24.01.2023 100000 12770 410 13180 86820 0 0 0 14.6 10.25 9 

25.01.2023 100000 13180 420 13600 86400 0 0 0 14.5 10.5 9 

26.01.2023 100000 13600 350 13950 86050 0 0 0 12.6 8.75 10 

27.01.2023 100000 13950 370 14320 85680 0 0 0 11.8 9.25 10 

28.01.2023 100000 14320 320 14640 85360 0 0 0 12.4 8 10 

30.01.2023 100000 14640 360 15000 85000 71.6 73.4 36 13.1 9 10   

31.01.2023 100000 15000 330 15330 84670 73.5 74.6 22 11.8 8.25 10   

01.02.2023 100000 15330 960 16290 83710 74.6 79.4 96 22.6 24 16   

02.02.2023 100000 16290 860 17150 82850 79.4 83.7 86 21.6 21.5 14   

03.02.2023 100000 17150 340 17490 82510 83.8 85.5 34 11.7 8.5 10   

04.02.2023 100000 17490 330 17820 82180 85.5 86.6 22 11.6 8.25 10 DG SET 

06.02.2023 100000 17820 380 18200 81800 86.6 88.5 38 12.1 9.5 10   
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07.02.2023 100000 18200 320 18520 81480 88.5 90.1 32 11.8 8 10   

08.02.2023 100000 18520 280 18800 81200 0 0 0 10.9 7 10 

DG Set Run 

09.02.2023 100000 18800 410 19210 80790 0 0 0 13.4 10.25 10 

10.02.2023 100000 19210 380 19590 80410 0 0 0 11.2 9.5 9 

11.02.2023 100000 19590 320 19910 80090 0 0 0 10.7 8 9 

13.02.2023 100000 19910 390 20300 79700 0 0 0 12.7 9.75 8 

14.02.2023 100000 20300 410 20710 79290 0 0 0 13.7 10.25 9 

15.02.2023 100000 20710 400 21110 78890 0 0 0 13.4 10 9 

16.02.2023 100000 21110 300 21410 78590 92.5 94 30 12.9 7.5 9   

17.02.2023 100000 21410 380 21790 78210 0 0 0 12.7 9.5 6 
DG Set Run 

18.02.2023 100000 21790 320 22110 77890 0 0 0 12.6 8 9 

20.02.2023 100000 22110 520 22630 77370 95.6 98.2 52 14.1 13 6   

21.02.2023 100000 22630 440 23070 76930 98.2 100.4 44 13.7 11 10   

22.02.2023 100000 23070 500 23570 76430 100.4 102.9 50 14.2 12.5 10   

23.02.2023 100000 23570 320 23890 76110 102.9 104.5 32 12.7 8 9   

24.02.2023 100000 23890 520 24410 75590 104.5 107.1 52 14.7 13 10   

25.02.2023 100000 24410 340 24750 75250 107.1 108.4 26 11.6 8.5 7 DG SET 

27.02.2023 100000 24750 260 25010 74990 108.4 109.2 16 10.2 6.5 7 DG SET 

28.02.2023 100000 25010 300 25310 74690 109.2 110.7 30 10.8 7.5 5   

01-03-2023 100000 25310 610 25920 74080 110.7 111.4 14 17 15.25 10 Dg Set Running 4 Hrs 

03-03-2023 100000 25920 770 26690 73310 111.4 112.7 26 22 19.25 14 Dg Set Running 3 Hrs 

04-03-2023 100000 26690 740 27430 72570 112.7 113.5 16 21 18.5 12 Dg Set Running 4 Hrs 

05-03-2023 100000 27430 640 28070 71930 113.5 114.1 12 18 16 15 Dg Set Running Hours 5 

06-03-2023 100000 28070 680 28750 71250 114.1 116 38 19 17 15 Dg Set Running Hours 3.5 

08-03-2023 100000 28750 780 29530 70470 116 118.9 58 22 19.5 15 DG Running 0.5 Hrs 

09-03-2023 100000 29530 810 30340 69660 118.9 121 42 23 20.25 14 DG Running 1.5 Hrs 

10-03-2023 100000 30340 620 30960 69040 121 121.3 6 18 15.5 16 DG Running Hours-6 Hrs 

11-03-2023 100000 30960 980 31940 68060 121.3 124.9 72 28 24.5 12   

12-03-2023 100000 31940 740 32680 67320 124.9 126.9 40 21 18.5 18 Dg Running Hours 4.5 
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13-03-2023 100000 32680 920 33600 66400 126.9 129.9 60 26 23 16   

14-03-2023 100000 33600 780 34380 65620 129.9 131.3 28 22 19.5 14 Dg Running Hours 3.5 

15-03-2023 100000 34380 810 35190 64810 131.3 133.6 46 23 20.25 12   

16-03-2023 100000 35190 840 36030 63970 133.6 134.8 24 24 21 19 Dg Running Hours 3.5 

17-03-2023 100000 36030 810 36840 63160 134.8 137 44 23 20.25 18 Dg Running Hours 3.5 

18-03-2023 100000 36840 740 37580 62420 137 139.6 52 21 18.5 16   

20-03-2023 100000 37580 980 38560 61440 139.6 143.8 84 28 24.5 12   

21-03-2023 100000 38560 810 39370 60630 143.8 145.8 40 23 20.25 16 Dg Running Hours 3.5 

22-03-2023 100000 39370 820 40190 59810 145.8 148 44 23 20.5 16 Dg Running Hours 3.5 

24-03-2023 100000 40190 810 41000 59000 148 150.5 50 23 20.25 16 Dg Running Hours 2 

25-03-2023 100000 41000 810 41810 58190 150.5 152.3 36 23 20.25 16 Dg Running Hours 3.5 

27-03-2023 100000 41810 820 42630 57370 152.3 155.4 62 23 20.5 15   

28-03-2023 100000 42630 980 43610 56390 155.4 161.3 118 28 24.5 15   

29-03-2023 100000 43610 810 44420 55580 161.6 164.1 50 23 20.25 15 Dg Running Hours 2 

31-03-2023 100000 44420 840 45260 54740 164.1 167 58 24 21 15   

01-04-2023 100000 45260 840 46100 53900 167 169.5 50 24 21 16 Dg Running Hours 2 

03-04-2023 100000 46100 920 47020 52980 169 172 60 26 23 17   

04-04-2023 100000 47020 840 47860 52140 172 173.6 32 24 21 17 Dg Running Hours 2.4 

05-04-2023 100000 47860 880 48740 51260 173.6 175.2 32 25 22 17 Dg Running Hours 2.5 

06-04-2023 100000 48740 780 49520 50480 175.2 176.6 28 22 19.5 17 Dg Running Hours 4.5 

07-04-2023 100000 49520 870 50390 49610 176.6 179.3 54 25 21.75 17   

08-04-2023 100000 50390 840 51230 48770 179.3 181.5 44 24 21 16 Dg Running Hours 3 

09-04-2023 100000 51230 740 51970 48030 181.5 182.7 24 21 18.5 15 Dg Running Hours 3.5 

10-04-2023 100000 51970 840 52810 47190 182.7 185.3 52 24 21 16 Dg Running Hours 2 

11-04-2023 100000 52810 820 53630 46370 185.3 188.2 58 23 20.5 16 Dg Running Hours 3 

13-04-2023 100000 53630 880 54510 45490 188.2 191.4 64 25 22 16   

14-04-2023 100000 54510 820 55330 44670 191.4 193.1 34 23 20.5 16 Dg Running Hours 3.5 

15-04-2023 100000 55330 760 56090 43910 193.1 194.1 20 22 19 16 Dg Running Hours 3-3.5 

17-04-2023 100000 56090 820 56910 43090 194.1 197.2 62 23 20.5 16 Dg Running Hours 4.5 
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18-04-2023 100000 56910 880 57790 42210 197.2 200.4 64 25 22 16 Dg Running Hours 4 

19-04-2023 100000 57790 870 58660 41340 200.4 202.9 50 25 21.75 16 Dg Running Hours 2-3 

20-04-2023 100000 58660 860 59520 40480 202.9 205.4 50 25 21.5 16   

21.04.2023 100000 59520 840 60360 39640 205.4 208.2 56 21 18.7 14 Dg Set Running Hours 1.5 

22.04.2023 100000 60360 820 61180 38820 208.2 209.2 20 21 18.2 12 Dg Set Running 3.5 Hrs 

26.04.2023 100000 61180 1020 62200 37800 209.2 213.4 84 26 22.7 15   

27.04.2023 100000 62200 910 63110 36890 213.4 215.9 50 23 20.2 17 Dg Set Running 1.5 Hrs 

28.04.2023 100000 63110 950 64060 35940 215.9 218.6 54 24 21.1 19 Dg Set Running 2 Hrs 

29.04.2023 100000 64060 970 65030 34970 218.6 220.9 46 24 21.6 19 Dg Set Running 3 Hrs 

02.05.2023 100000 65030 1040 66070 33930 220.9 225 82 26 23.1 21   

03.05.2023 100000 66070 850 66920 33080 225 227.1 42 21 18.9 18 DG Set Running 1 hr 

04-01-1900 100000 66920 870 67790 32210 227.1 227.7 12 22 19.3 15 DG Set Running 3.2 hr 

06.05.2023 100000 67790 1080 68870 31130 227.7 232 86 27 24.0 18   

08.05.2023 100000 68870 950 69820 30180 232 234.7 54 24 21.1 19 DG Set Running 2 Grs 

09.05.2023 100000 69820 850 70670 29330 234.7 236.6 38 21 18.9 16 DG Set Running 3 Grs 

16.05.2023 100000 70670 970 71640 28360 240.8 241.7 18 24 21.6 19 Dg Set Running 4 Grs 

17.05.2023 100000 71640 1200 72840 27160     0 30 26.7 19 Dg Set Running 14.5 Hrs 

18.05.2023 100000 72840 1240 74080 25920     0 31 27.6 19 Dg Set Running 14.8 Hrs 

19.05.2023 100000 74080 1220 75300 24700     0 31 27.1 19 Dg Set Running 15.10 Hrs 

20.05.2023 100000 75300 1310 76610 23390 242.7 247.1 88 33 29.1 19 Dg Set Running 4.5 Hrs 

22.05.2023 100000 76610 970 77580 22420 247.1 249.7 52 24 21.6 18 Dg Set Running 4.5 Hrs 

23.05.2023 100000 77580 1350 78930 21070 249.7 255.4 114 34 30.0 19   

26.05.2023 100000 78930 1210 80140 19860 257.5 261.7 84 30 26.9 19   

30.05.2023 100000 80140 1100 81240 18760 261.7 263.7 40 28 24.4 19 DG Set 2 Hrs 

11.12.2023 100000 81240 680 81920 18080 
Due to EB 

Payment Issue 

Connection 

Discontinued 5 

Days 

0 17 15.1 6 Dg Set Running Hours 8.6 

12.12.2023 100000 81920 670 82590 17410 0 17 14.9 10 Dg Set Running 8.02 Hrs 

13.12.2023 100000 82590 750 83340 16660 0 19 16.7 11 Dg Set Running 9.02 Hrs 

14.12.2023 100000 83340 740 84080 15920 0 19 16.4 13 Dg Set Running 9.5 Hrs 

15.12.2023 100000 84080 730 84810 15190 0 18 16.2 12 Dg Set Running 9.5 Hrs 
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16.12.2023 100000 84810 700 85510 14490 531.56 534.21 53 18 15.6 10 

 Due Power Supply Interruption  

Process was continued by Dg Set in 

minimum 10 to 15 minutes per day 

18.12.2023 100000 85510 730 86240 13760 535.27 538.74 69.4 18 16.2 14 

19.12.2023 100000 86240 750 86990 13010 539.45 543.01 71.2 19 16.7 15 

20.12.2023 100000 86990 780 87770 12230 543.56 547.2 72.8 20 17.3 16 

21.12.2023 100000 87770 720 88490 11510 547.72 550.97 65 18 16.0 13 

22.12.2023 100000 88490 670 89160 10840 551.24 554.01 55.4 17 14.9 12 

23.12.2023 100000 89160 670 89830 10170 554.18 556.84 53.2 17 14.9 12 

25.12.2023 100000 89830 690 90520 9480 557.14 560.01 57.4 17 15.3 12 

26.12.2023 100000 90520 630 91150 8850 560.24 563 55.2 16 14.0 10 

27.12.2023 100000 91150 680 91830 8170 563.04 565.9 57.2 17 15.1 13 

28.12.2023 100000 91830 670 92500 7500 565.97 568.7 54.6 17 14.9 13 

29.12.2023 100000 92500 760 93260 6740 568.74 572.01 65.4 19 16.9 12 

30.12.2023 100000 93260 730 93990 6010 572.07 575.12 61 18 16.2 12 

02.01.2024 100000 93990 780 94770 5230 576.24 579.94 74 20 17.3 12 

03.01.2024 100000 94770 690 95460 4540 580.01 582.9 57.8 17 15.3 12 

04.01.2024 100000 95460 770 96230 3770 582.94 586.47 70.6 19 17.1 12 

05.01.2024 100000 96230 680 96910 3090 586.87 590.02 63 17 15.1 12 

06.01.2024 100000 96910 640 97550 2450 590.05 593.42 67.4 16 14.2 12 

08.01.2024 100000 97550 780 98330 1670 594.21 597.7 69.8 20 17.3 12 

09.01.2024 100000 98330 750 99080 920 597.8 600.9 62 19 16.7 12 

Total Qty Processed as  

On 09.01.2024 
99080 

        
5913.4 2816.96 2367.11 1917 Apprax.415 Genset Hours 

   
 

  
  

    
 

Total Machine Hours 2367 
 

    
 

Total Power Consumption in Units 5913 
 

    
 

Total Genset Running Hours 415 
 

    
 

Total Earth Movers Running Hours 2817 
 

    
 

Total Man Power (Only Labours) 1917 
 

    
 

Total Quantity Processed as on 09.01.2024 99080    
 

Page 460 of 1410

4603157



13  

   

Table.2. Details of Legacy Waste Intake  

Sl.No. Month Quantity 
Weighed in 
Tons 

Status 

1. December-2022 5060.00 Completed 

2. January-2023 10270.00 Completed 

3. February-2023 9980.00 Completed 

4. March-2023 19950.00 Completed 

5. April-2023 (up to 20th April-2023) 14260.00 Completed 

6. 21st Apr-23 to 31st May-23 21720.00 Completed 

7. 11th Dec 2023 to 09.01.2024 17840.00 Completed 

Total Legacy waste Treated till 09.01.2024 99080.00  Completed 

 

Table.3. Details of Recovered Materials 

Sl.No Month Bio-Earth/ 

Compost 
(Tons) 

Inert & Stone 

Debris 
(Tons) 

RDF and others 
(Tons) 

1. December-2022 1270.00 3500.00 290.00 

2. January-2023 2259.40 7590.60 420.00 

3. February-2023 1996.45 7613.15 370.40 

4. March-2023 4292.70 17857.62 450.27 

5. April-2023 (up to 20.04.23) 2169.57 8928.81 124.46 

6. 21st April 2023 to 31st May23 5183.70 16441.590 94.71 

7. 11th Dec 23 to 12th Jan 24 4760.200 12710.600 369.200 

 Total 74642.370 2119.04 

Table.4. Details of Waste Composition Percentage Calculation Table 

Date Materials Vehicle No. Gross 

Weig

ht 

 

Tare 

Weight 

Net 

Weight 

Inert & 

Stone 

Debris 

Weight  

RDF & 

Others 

Weight  

Organic 

Manure 

19.12.2022 Legacy  AN01D7281 12150 6300 5850 4519.13 96.53 1171.76 

07.01.2023 Legacy  AN01D7281 11960 6320 5640 4435.86 101.52 1040.58 

11.02.2023 Legacy AN01D7281 12220 6340 5880 4645.79 94.67 1068.98 

Total   17370.0 13600.78 292.72 3281.32 

Total 

Quantity 

In Take 

Proportionate of Fractions Lost Fraction 

Manure Below 6 

MM 

Inert & Stone Debris 

<6MM >35 MM  

RDF & Others 

100 MM > 

All Conveyors and 

Feeding Point 

Kgs Kgs % Kgs % Kgs % Kgs % 

17370.00 3281.32 18.89

% 

13600.7

8 

78.3% 292.72 1.68% 195.18 1.12% 

21932.02
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Average quantity of Manure, Inert, RDF &Others in one ton of Legacy waste is 200 Kgs, 

780 Kgs, and 20 Kgs respectively. 

 

The Municipal Council Officials, Port Blair visited the site on 20.06.2022, 11.07.2022, 

17.08.2022, 19.08.2022, 01.09.2022, 21.02.2023, 07.03.2023, 10.04.2023, 27.04.2023, 12.05.2023, 

17.05.2023, 19.10.2023, 07.11.2023, 20.12.2023 to inspect the progress of bio mining operations. 

Table 1 indicates the consolidated operation along of waste excavation and handling machinery and 

monthly power consumption log during 11th December 2023 to 10th January 2024. Table.2 

represents quantity of Legacy waste intake for processing in tons.Table.3 represents the 

consolidated dispatch details of the processed and recovered materials. Table.4 represents the 

fractions proportionate of legacy waste at Brookshabad Biomining facility. Photographs of the all 

relevant activities presented in figure 1 to 10. (Weighment slip, Soil Test Report, Diversion, 

Inspection, Manure Diversion Letter, and Plastic Vendor Details., etc) 

 

4.0 Conclusion and Recommendations:- 

 
The DPR Evaluation is done by Executive Engineer, Port Blair Municipal Council, Port Blair 

for a volume of 86350 Tons. The work order has been issued to M/s. Aqua World Export 

Private Limited, Chennai. The full-fledged operations at Port Blair Biomining Facility started 

after the installation of biomining machinery on 17th December 2022. A s  p e r  t h e  R e q u e s t  

f r o m  t h e  Aqua World Exports Private limited for Excess quantity Legacy waste, PBMC 

inspected the site and quantify the excess Legacy waste at Brookshabad Dump yard on 7th 

November 2023 and an additional quantity of 13650 Tons of waste was measured. Thus, the 

total quantity of waste at Port Blair Municipal Council Brookshabad dumpsite is 100000 

Tons. 

 Based on site observations and analysis of records it was observed that 17840 Tons 

(4760.200 Tons of Bio Earth + 12710.600 Inert Materials+369.200 Tons of RDF) of Legacy 

Waste has been screened and disposed from Brookshabad Biomining Facility as of 10th 

January 2024.During the Site inspection 7th November 2023 800 Tons of RDF & Others was 

stored at site but however based on disposal records only 369.200 tons of RDF & Others 

disposed from 11th Decemeber 2023 to Till Date. As there is a variation between the site 

observation and disposal record, it is assumed that the recovered RDF & others are either 

burnt or disposed to unauthorized recyclers. Hence the payment quantity of 920 Tons 
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deducted from the total measured Quantity as the RDF stored at site is not reflected in the 

disposal records. Thus, 99080 Tons of Legacy waste is considered to be disposed from 

Brookshabad Dump Yard of which payment for 81240 Tons has been recommended till 12th 

January 2023 and hence the final payment for 17840 Tons as summarized in Table.5.  

 

Table.5. Details of Progress of Work at Brookshabad Biomining Facility 

 

Progress 

Report 

Period Cumulative Volume Processed & 

Disposed in Tons 

1. 16thDecember2022–28th February 2023 25310 Tons 

2. 1st March 2023 – 20th April 2023 34210 Tons 

3. 21st April 2023 – 31st May 2023 21720 Tons 

4. 11th December 2023 – 12th January 2024 17840 Tons 

Total Quantity Processed and Disposed up to 10.01.2024   99080 Tons 
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Fig.1.The views of Brookshabad Dumpsite before the Commencement of Biomining 

Operations. 
 

 
 

 
  

Page 464 of 1410

4643161



17  

 
 

 

 

Page 465 of 1410

4653162



18  

 

 
 

  

Page 466 of 1410

4663163



19  

Electrical Arrangement  
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Fig.3. Bio Earth Test Report 
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Fig.4.Process Photos 
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Fig.4-1. Cleared Area  

Before 

 

 
 

After 
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Fig.4-1. Cleared Area  

After 

 

 
 

After 
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After 

 

 
 

After 
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Before 
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After 
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After 
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Fig.5.Diversion Photos 
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Fig.5.Diversion Photos with EB Readings 

 

 
 

 

 

 
 

 

 
 

EB Reading Starting 

 
 

EB Reading Ending 

 

 

 

  

Page 483 of 1410

4833180



36  

Fig.5.Diversion Photos with EB Readings 

 

 
 

 

 

 
 

 

 
 

EB Reading Starting 

 
 

EB Reading Ending 
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RecoveredFractions:- 

1) RDF     - Plastic,WoodShips,Cloths 

2) Stony Inert    - Above35mmStoneDebris 

3) Inert     - 35MMbelow8MMAboveStoneDebris 

4) Soil Enricher/Manure  - Below8mmSoil 

Manual Segregation Cum feeder 

Conveyor 
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Fig.6.Process flow diagram of the Biomining Facility at Brookshabad 
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Fig.7.Processing Photos at Brookshabad BiominingFacility 
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Fig.8.Inspection Photos at Brookshabad Biomining Facility 
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Fig.10.Sample of Weight Bill 
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Fig.10.1 RDF Agreement In Name of the Lead Partner SRI SAI RECYCLE SOLUTIONS 
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Port Blair Municipal Corporation -BIO MINING  

DISPOSAL DETAILS - Consolidated 
    

    
    

Date 
Compost 

 Weight In Tonns 

Plastic Others 

 Weight In 

Tonns 

Inert 

 Weight In Tonns 
Month Compost Inert 

RDF & 

Others 

10-12-2023 0.000 20.040 233.000 Dec-23 1655.530 8419.430 273.650 

11-12-2023 0.000 8.740 499.010 Jan-24 3104.670 4291.170 95.550 

12-12-2023 252.420 32.370 516.000 Total 4760.200 12710.600 369.200 

13-12-2023 285.270 11.170 518.760     

14-12-2023 254.900 0.000 497.710     

15-12-2023 281.480 33.200 232.380     

16-12-2023 79.270 11.160 265.850     

17-12-2023 189.770 10.850 233.220     

18-12-2023 79.340 21.330 265.820     

19-12-2023 233.080 0.000 233.590     

20-12-2023 0.000 30.790 282.490     

21-12-2023 0.000 20.310 251.390     

22-12-2023 0.000 10.740 264.860     

23-12-2023 0.000 0.000 480.100     

24-12-2023 0.000 21.950 517.360     

25-12-2023 0.000 0.000 505.650     

26-12-2023 0.000 0.000 483.320     

27-12-2023 0.000 20.230 547.050     

28-12-2023 0.000 0.000 516.550     

29-12-2023 0.000 20.770 529.200     

30-12-2023 0.000 0.000 546.120     

Page 495 of 1410

4953192



 

31-12-2023 0.000 0.000 0.000     

Sub Total 1655.530 273.650 8419.430     

01-01-2024 202.080 0.000 362.630     

02-01-2024 185.070 18.130 597.220     

03-01-2024 233.380 29.440 464.580     

04-01-2024 221.280 0.000 497.070     

05-01-2024 227.300 19.280 678.610     

06-01-2024 383.810 19.750 630.860     

07-01-2024 318.940 8.950 596.400     

08-01-2024 270.930 0.000 247.740     

09-01-2024 304.610 0.000 216.060     

10-01-2024 233.480 0.000 0.000     

11-01-2024 260.200 0.000 0.000     

12-01-2024 263.590 0.000 0.000     

Sub Total 3104.670 95.550 4291.170     

Over All Total 4760.200 369.200 12710.600     

     

    

Total Disposal Of Compost 4760.200 Tonn     

Total Disposal  Of 

 Plastic @Others 
369.200 Tonn 

    

Total Disposal Of Inert 12710.600 Tonn     

        

Over All Diversion in Tons  17840.000     
 

 

Page 496 of 1410

4963193



Page 497 of 1410

4973194



Page 498 of 1410

4983195



Page 499 of 1410

4993196



Page 500 of 1410

5003197



Page 501 of 1410

5013198



Page 502 of 1410

5023199



Page 503 of 1410

5033200



Page 504 of 1410

5043201



Page 505 of 1410

5053202



Page 506 of 1410

5063203



I r-; 
Fl 
I; 
r-\ 

r--, 

r-:' 

r-

I'--....: 

--
,:.\ --3----., 

"" --, 
--, 

.... 

...) --· 
-
::. ..... 
..) 

.lo -
-

.l 

' j 
-.4 .,, 

I 
I 
l 

-1, 

l 

' 
) 

I ? 
) 

!AGREEMENT NO: 02 (SWM) of 2021-2022 

Name of Work : 

Tendered Amount: 

Estimated Cost: 

Name of Agency: 

Time of Completion: 

Bioremediation/ Bio-mining of Solid Waste/ Legacy 

Waste at Dump Yard located at Brookshabad, Port Blair. 

Date of Commencement: 

t .8 ,93,19 ,000.00 

t.9,98,64,000 .00 

M/s. Aqua World Exports Pvt. 

15 (Fifteen) Months 

01.11.2021 

Date of Completion: 31.01.2023 
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" FORM OF CONTRCT AGREEMENT 

This agreement is made at Port Blair on the 01 51 of November 2021 between Port Blair 

Mu~ici~al C~uncil (PBMC), represented by it's Executive Engineer-Ill (Works & SWM) and 

havrng rts offrce at Shadipur , Port Blair-? 44106, India (Hereinafter called "the PBMC") and Mis. 

Aqua World Exports Pvt. Ltd.,7,G.Floor," Alsa Towers".186/187, Poonamalle High Road, 

Kilpauk, Chennai-600010 (name and address of Contractor) (Hereinafter called "the 

Contractor" of the other part) . 

Whereas the PBMC is desirous that the Contractor execute the work "Bioremediation/ Bio­

mining of Solid Waste/ Legacy Waste at Dump Yard located at Brookshabad, Port Blair" 

(Hereinafter called "the Projects") and the PBMC has accepted the Bid by the Contractor for the 

execution and completion of such Works and the remedying of any defects therein (as well as 

guarantee of such works} , at a contract price on' . 8, 93, 19,000.00/-

NOW THIS AGREEMENT WITNESSETH as follows: 

1. In this Agreement, words and expression shall have the same meanings as are 

respectively assigned to them in the Conditions of Contract hereinafter referred to, and 

they shall be deemed to form and be read and constructed as part of this Agreement. 

2. In consideration of the payments to be made by the PBMC to the Contractor as 

hereinafter mentioned, the Contractor hereby covenants with the Employer to execute 

and complete the works and remedy any defects therein conformity in all aspects with 

the provisions of the Contract. 

3. The PBMC hereby covenants to pay the Contractor in consideration of the execution and 

completion of the Works and the remedying the defects wherein the Contract price or 

such additions thereto or deductions there from as may be made under the provisions of 

the Contract at the times and in the manner prescribed by the Contract. 

4 . The following documents shall be deemed to form and be read and constructed as part 

of this Agreement viz: 

i) Invitation for Bid & Instructions to Bidders (including annexures, if any) 

(ii) Letter of Acceptance 

iii) Contractor's Bid; 

iv) Condition of Contract 

v) Scope of work and Technical Specifications ; 

vii) Addendums issued, if any and 

vii) Any other document/item as applicable &forming part of the contract. 

5. The contractor shall ensure full compliance with tax laws of India with regard to this 

contract and shall be solely responsible for the same. 

6. The Courts at Port Blair shall have the exclusive jurisdiction to try all disputes arising out 

of this agreement between the parties . 

¥ 
C/ ,uT1'r er 1cY · - · · 1 
L.. K' ,, , J' 

A- ,VJO R. _; (;,<- _,. I 

D- N'lunic1pa\ Cou ,r,i\ 

ror Aqua World Expof Pvt. Ltd. 

"' 't -. 
uthorised Signatory 

r 
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IN WITNESS WHEREOF the parties hereto have caused their respective Common Seals to be 

hereunto affixed I (or have hereunto set their respective hands and seals) the day and year first 

above written . 

For and on behalf of the Contractor For and on behalf of the PBMC 

Signature of the authorized official Signature of the Executive Engineer -Ill 

(Works & SWM) , PBMC 

Name of the official 

Stamp/Seal 

Contractor 

of the 

SIGNED , SEALED AND DELIVERED 

Name of the official 

Stamp/Seal of the Employer 

By the said By the said 

Name________ Name _______ _ 

on behalf of the Contractor in the presence on behalf of the PBMC in the 

of: presence of: 

Witness______ Witness ______ _ 

Name_______ Name ________ _ 

Address._______ Address _______ _ 

Note: 

Blanks to be filled at the time of finalization of the Form of Agreement . 

V. ror Aqua World Exports Pvt. Ltd. 

~ \\ _. .\~ 
A­
O­
C-

EX[ CUTIVE c:r:,ir ,J r: !( I 

(WO RK S e. swrM 
Municipal Council 

EE-Ill (Works) 

Authorised Signatory 

Contractor 
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. . d · the contract. . labour laws and obligations set out or 1mphe in d t and time as mentioned 9. The Technical bid shall be opened first on du~ of bidders qualifying the above. The time and date for opening of financial 1 
technical bid shall be informedlater. . rcation without assigning 10. PBMC reserves the righ~ to reje~t any pro~~ectiv_e ap~ \

0 
any number deemed any reason and to restrict the list of . quahfie? b_idder 

1 
.d down criterion . suitable by it, if too many bids are received satisfyingdthe -:~in the period of bid 11 . List of Documents to be scanned and uploade WI 

A­
D­
C­
O-

submission: 

A) In the Pre-Qualification folder . f NEFT/RTGS/Net banking 1 The bidder shall submit tender fee in the form ° Five Thousand) to against Tender fee for an amount of Rs.5,000/-(R:~e~ e of Bank: Axis submit the tender fee in favour of "Secretary, PB . UTl:000157 Bank, Account No.: 916010026296152, IFSC Code · · 
2 Fixed Deposit Receipt (FDR)/Bank Guarantee/Online Payment from a~y Nationalized/ Scheduled Bank against Earnest Money Deposit (EMO)/ .81~ Security in favour of Secretary, PBMC. Original Bank ~uarantee agams EMO is to be submitted in the office of Executive Engineer-Ill (Works _& SWM), Port Blair Municipal Council, Indira Bhavan, Mohanpura , Port Blai~-7 44101, on or before the bid due date. Format of Bank guarante_e is provided in the Tender. Copy of the EMO to be scanned and uploaded in e­procurement website. Alternatively, bidder may also use _NEFT/RTGS/Net banking facility to submit the EMO. Name, beneficiary details are below: 

In favour of Secretary, PBMC 
Name of Bank Axis Bank, 
Account No. 916010026296152, IFSC Code UTIB0000157 

3 GST Registration Certificate of the State in which the work is to be taken up, if already obtained by the bidder. If the bidder has not obtained GST registration in the State in which the work is to be taken up, or as required by GST authorities then in such a case the bidder shall scan and upload following undertaking along with other Tender documents. "If work is awarded to me, I/we shall obtain GST registration Certificate of the State, in which work is to be taken up, within one month from the date of receipt of award letter or before release of any payment by the Employer, whichever is earlier, failing which I/We shall be responsible for any delay in payments which will be due towards me/us on a/c of the work executed and/or for any action taken by Employer or GST department in this regard. 

B) In the Technical bid folder 
1 Forms prescribed under of Section-3 of Qualification Information . Tender document along with supporting details, duly filled, signed and stamped by the authorized signatory of the firm. 
2 Bid of the bidder, whom original Tender Fee and EMO are not received before scheduled time of submission of bid, their bid will not be opened and evaulated further. 

C) In the Financial bid folder (To be submitted Online Only) 1 Financial Proposal (to be submitted online in the format provided in the eprocurement website) as per Section-05 of Financial Tender document& shall comprise inclusive of all statutory and applicable allcess, taxes,duties,levies, royalties etc. 
12. The bid submitted shall become invalid if the bidder doesn't upload all the documents as stipulated above (Pre-Qualification Folder, Techncial Bid & Financial Bid Folders) and if any discrepancy is noticed between the documents as uploaded at the time of submission. Hard copy submitted through registered post or speed post or delivered by hand in theOffice of the"Executive Engineer-

V 
EXECUTIVE ENGINEER-llJ 

(WORKS & SWM) 
Muni.cipal Council 

D'Man-Gr-11I 

For Aqua World Exports Pvt. Ltd. 

Authorised Signatory 
Contractor EE-Ill /\f\lnrltc\ 
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Ill (Works & SWM), Port Blair Municipal Council, Shadipur, Port Blair-

744101" before the opening of Online Bid. 

13. Each uploading shall be dig itally signed by the bidder. 

' 
I I' 

I, 

/• 
I) 

r· 
... ,. r 1,/ ~, <".1 I 

~¥ 
Executive Engineer-Ill (Works & SWM) 

For & on behalf of 

Port Blair Municipal Council 

\M A.nun I!', I ( · ~ • ~ { I i 

\\ 
~O"\iw ~Nlf.91"/ 
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SECTION 2 . INSTRUCTIONS TO BIDDERS 
A General 1. Scope of Bid u 

1.2 

. . . . -2-B of Tender document. 
Scope of work is provided in Section 

I k . ed to complete the who e wor s 
The successful bidder will be expect f commencement. within 15 (Fifteen) months from the date o .. +12 month O&M with 

2. Eligible Bidders 

3. Qualification of the 
Bidder 

1.3 

1.4 

15 months (3 months for Setting up the facihty t handing over the land and legacy waSte treatmen ). 
h terms 'bid' and 'tender' and 

Throughout these Tender documents, tb_dect·ng/tendering , etc.) are 
their derivatives (bidder/tender, 1 1 
synonymous. 

Throughout this Tender Document: . t ct . written form or by 
(a) the term "in writing" means commu~1ca e in paper mail, facsimile or electronic mail. . s indicatin the 
(b) except where the context requires otherwise, word 

1 1 
singular also include the plural and words indicating the Pura a so include the singular: and (c) "day" means calendar day. . (d ) PBMC means Port Blair Municipal Council (e) RFP means Request For ProposalrTender (f) OLP means Defect Liability Period (g) GCC means General conditions of Contract 2.1 This invitation for Bid under National Competitive Bidding open only to 

eligible competent Bidders with sound technical and financial capabilities and meeting the criteria as given in the Annexure-I of Section 2, Qualification Information. 
2.2 Bids from joint venture are allowed subject to fulfillment of Annexure-1 of Qualifying Criteria of Section-03. 
3.1 All bidders shall provide the information required as per Qualification criteria of Section-03. 

The Pre-qualification of the bidders received online shall be first evaluated to ascertain whether the bidder fulfills the requirements of 
evaluation criteria as indicated in Tender document. The technical bid 
&financial bids of only those bidders shall be opened who qualify through the set-out parameters of Evaluation Criteria , as detailed in 
Section-01-lnvitation for Bid. 

3.2 Even though the bidders qualified in the above evaluation criteria , they 
are subjected to be disqualified if they have made misleading or false 
representations in the forms, statements and attachments submitted in 
the Tender document. 4. One bid per bidder 4.1 Each bidder shall submit only one bid. A bidder who submits or 

5. Cost of Bidding 

6. Site Visit 

participates in more than one Bid will cause all the proposals with the 
Bidder's participation to be disqualified. 
5.1 The bidder shall bear all costs associated with the preparation and 

submission of their Bid, and the PBMC will in no case be responsible 
and liable for those costs. 

6.1 The Bidder, at their own responsibility and risk is advised and 
encouraged to visit and examine the Site of Works and its surroundings and obtain all information that may be necessary for preparing the Bid and entering into a contract for construction of the Works. The costs of visiting the Site shall be at the Bidder's own expense. It will be presumed that the bidder has quoted his rates after getting himself acquainted with all the site conditions . 
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For Aqua World Exports Pvt. Ltd. 
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l •' r, 
1.,Jnicipal C..ounc1 

D'Man-Gr -III 

• ·---- Authorised Signatory 

Contractor 
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B. Bidding Document 

1. C<lnt t)llt of 8 1ctctlno 7, ·1 The set of bidding documents comprises the documents listed below: 
Oc,cumant , 

8. Amondm ent of 
Bidding Document 

Section 1: Information to Bidder (IFB) 
Soctlon 2: Instruction to Bidders (1TB) 
Soctlon 3: Quallflcatlon Information (QI) 
Soctlon 4: Condition s of Contract (CC) 
Soctlon 5: Online Flnanclal Bid (OFB) 

7 .2 The Bidder Is expected to examine carefully all instructions, Scope of 
Work, Conditions of Contract, Forms, Annexure,etc. in the Tender 
document. Failure to comply with the requirement of Tender 
documents shall be at the bidder's own risk. The bids which are not 
substantially responsive to the requirements of the Tender document 
shall be rejected. 

7. 3 The works under this Contract shall be carried out in accordance with 
the bidding document. 

7 .4 The Bidder and any of its personnel or agents will be granted 
permission by the PBMC to enter upon its premises and lands for the 
purpose of such visit, but only upon the express condition that the 
Bidder, Its personnel, and agents will release and indemnify the PBMC 
and Its personnel and agents from and against all liability in respect 
thereof, and will be responsible for death or personal injury, loss of or 
damage to property, and any other loss, damage, costs, and expenses 
Incurred as a result of the inspection. 

8.1 At any time prior to the deadline for online submission of bids, the 
PBMC may amend the Bidding Document by issuing 
addendum/corrigendum. 

8.2 Any addendum published on https://eprocure.andaman.gov.inwebsite 
shall be part of the Bidding Document. The bidders have to keep a 
vigil on the aforesaid website for the same & they shall have no claim 
whatsoever for any ignorance in such case. Without prejudice to the 
order of preference as specified in Tender document, the provisions in 
such addendum shall take priority over Invitation for Bid and Tender 
document uploaded previously. 

8.3 To give prospective Bidders reasonable time in which to take an 
addendum into account in preparing their bids, the PBMC may, at its 
own discretion. 

C. Preparation of Bids 

9. Language of Bid 9.1 The Bid, as well as all correspondence and documents relating to the 
bid exchanged/uploaded by the Bidder and the PBMC, shall be written 
in the English language. Supporting documents and printed literature 
that are part of the Bid may be in another language provided they are 
accompanied by an accurate translation of the relevant passages in 
the English language , in which case, for purposes of interpretation of 
the Bid, such translation shall govern. 

10. Docum ents As mentioned in : 

Compr ising the Bid Section 1: Information to Bidder (IFB) 

11 . Bid Prlcoa 

A· 
D-
C-
(). 

Section 2: Instruction to Bidders (1TB) 
Section 3: Qualification Information (QI) 
Section 4: Conditions of Contract (CC) 

Section 5: Online Financial Bid (OFB) 

11 . 1 The contract shall be for the whole works as described in price bid . 

11 .2 The bidder shall fill In rates both In figure and words. In case of any 

I I 

D'Mnn-0 1-11 1 C o ,111;11 lu, 

ror Aqua World Exports Pvt. Ltd, 
,, _ . i ---
Aulhotisect SlgNitory 

EE-Ill (Works) 
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12. Currencies of Bid 
and Payment 

13. Period of Valldlty 
of Bids 

14. Tonder Fee &Bid 
Security 

difference. tt,e rnto Ql1ot0d in words will be token os the quoted rate. 
11 .3A II royoltlos. dutlos, tnxes ond other levies shall be lncllided t 

rote-s/prlces to be deemed Included 1r, totol Bid Price submitted by ti e 
Bidder . 

11.4 Unless otherwlso provided In tho Tender . the prices quoted by 
Bidder sholl be fiX8d The rotes ond prices quoted by the bidder sh t 
be fixed for the entlr~ duration of the Contract ond shall not be subjec 
to adjus tment on any account and to be completed In a time bound 

manner . 
12 .1 The currency(ies) of the bid and payment shall be In Indian Rupees 

Only. 
13 .1 Bids shall remain valid for the period of 180 days after the bid 

submission deadllno (last) dato prescribed by 11,e PBMC . A bid valid 
for e sl,orter period shall be rejected by the PBMC as non-responsive . 

16.0 All the bidder shall submit tender fee in the form of NEFT/RTGS/Net 
banking against Tender fee for an amount of Rs.5,000/-(Rupees Five 
Thousand ) to submit the tender fee In favour of "Secretary, PBMC 
Name of Bank: Axis Bank, ACCOlll1t No.: 916010026296152, IFSC 
Code : UTIB0000 '157. 

14 1 All the bidder shall submit bid security/EMO In original, as part of his 
bid. The same shall be submitted In the office of Executive Engineer-I ll 
(Works & SWM), PBMC, Shadlpur , Port Blair on or before the bid due 
(deadline) date and time of submission of bid and upload a scanned 
copy of the same in eprocurement website . The bid security (EMO) 
amount is Rs. 19,97.280/-(Rupees Nineteen Lakhs Ninety Seven 
Thousand Two Hundred Eighty Only)and may be submitted in 
following forms: 
a. FDR/Bank Guarantee from a Nationalized/ Scheduled Bank 

approved by Reserve Bank of India in the prescribed format 
enclosed as APPENDIX-I. The bid security shall remain valid till 30 
days beyond bid validity period i.e. 210 days from bid due date/last 
day(deadline date) for submission of bid . 

b. Alternatively , Net Banking: Secretary, PBMC Name of Bank : Axis 
Bank, Account No.: 916010026296152 , IFSC Code 
UTIB0000157 

14 .2 Subject to confirmation of the Bid security by the issuing bank , the 
Technical Bid with already received valid Bid Security will be taken up 
for further evaluation . 

14 .3 Any bid without an acceptable Bid Security and not secured as 
indicated in 1TB 16.1 above shall be rejected by the PBMC and will not 
be evaluated further . 

14 .4 The bid Security of all the bidders except the selected bidder would be 
refunded once after completing the all codal formalities . 

14 .5The Bid security of the successful bidder will be discharged when the 
bidder has signed the Agreement and furnish ed the required 
Performance Securi ty. 

14 6 The Bid Security shall be forfeited , 

(o) If the Bidder wlt11drows the Bid after Bid opening during the period 
of Bid validity, 

(bl If tho Blddor does not accept the conec tlon of the Bid Price: 

(c) If the bidder submits forged documents/Jnforinotl on or 

(<.1) In til e coso of l l successful Blddor , II tt,e Bidder fails w1t1,1n the 
spoclflod lime limit to, 

(I) Sign 1110 Conti net Ag1oeinont, 

(ii) I u1n1111 o po1ron11cinco socurlty, 01 

' 1 JI IV I I N! IN f I H 111 
(WOf<K '", l \'Ml 
1,hin1c IJJ •I C ),;11, iJ 

r or AquJ World D<p<>rts Pvt. Ltd. 
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16. Format and 
Signing of Bid 

16. Submission of 
Bids 

17. Deadline for 
Submission of 
Bids 

18. Modification and 
Withdrawal of Bids 

19. Bid Opening 

20. Process to be 
Confldontlal 

V 

(Ill) Accept corrections of arithmetic errors or modification of 

unrealistic rate of any particular BOO. 

15 .1 The Bidder shall submit the requisite documents online as described 

In Section-02 of this Tender Document. 

15 .2 Instruction to Bidders to be followed . Bids submitted online should be 

digitally signed by the bidder. 

D. Submission of Bids 

16.1 The Bidder shall submit the Pre-Qualification documents , Technical 

Bid and Online Financial Bid and also hard copy as per the Invitation 

for Bid (IFB) and Instructions to Bidders (1TB). 

16 .2 Techn ical Bid shall also require to be submitted in hard copy with duly 

attested copies for all Certificates only as a proof of authenticated 

document before the date of opening of online bid as mentioned . 

17 .1 Bids will be received by the PBMC through e-procurement website not 

later than the time and date as mentioned in the NIT and will be 

opened on the date and time as mentioned in the NIT. 

17.2 PBMC may extend the deadline for submission of bids by issuing an 

amendment in accordance with this Tender document , in which case 

all rights and obligations of the PBMC and the bidders previously 

subject to the original deadline will then be subject to the new 

deadline . 

18 .1 Bidders may modify/resubmit or withdraw their bids before the 

deadline prescribed in NIT. 

18 .2 Bidders may resubmit & modify his bid any number of times before the 

deadline of submission of bid. 

E. Bid Opening and Evaluation 

19.1 Bid opening shall be carried out in 03 stages . Firstly , 'Pre-Bid 

qualification ', of all the bids received online, shall be opened on the 

date and time, mentioned in the Tender document. 'Technical Bid' 

and 'Financial Bid' of only those bidders who qualify in the 'Technica l 

Evaluation' shall be opened, at later date . 

19 .2 Opening of Pre-Qualification : PBMC will open the "Pre-Qualification 

documents ", of all the bidders received as per the Tender criteria . The 

response of receipt of bid can be seen on the above-mentioned 

website . 

19.3Technical Bids: The PBMC will open the "Technical Bid". of all the 

bidders received after qualifying Pre-qualification . The response of 

receipt of bid can be seen on the above-mentioned website. In the 

event of specified date of bid opening being declared as a holiday , the 

bids will be opened at the appointed time and location on the next 

working day. 

19.4 Opening of Financial Bids: The PBMC will open the 'Financial bid' of 

only those bidders whose pre-qualification &technical bid has been 

determined to be qualified In accordance with the Tender docL1ment 

thereof , on the date which will be intimated to such bidders. In the 

event of specified date of bid opening being declared a holiday, the 

'Financial Bids' shall be opened at the appointed time on the next 

working day. 

20 .1 Information relating to the examination , clarif ication, evaluation and 

comparison of Bids and recommendations for the award of a contract 

shall not be disclosed to Bidders or any other persons not officially 

concerned with such process until the award to til e successful Bidder 

has been announced. 

For Aqua World Exports Pvt. Ltd. 

-XECU TIVE ENGlN Ff .. 1.: 

A- E (WOR~S & ~W!.'1/ 

~ ·~---Authorised Signatory 

0- Munic1p::il c~)\ ,, . " 
C-
O- O'Man-Gr-11I Contractor EE-Ill (Works) 
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21. Clarification of 
Bids 

22. Deviations, 
Reservations, and 
Omissions 

23. Correction of 
Errors 

MC in tne evc:11uc:1L1v11 v1 u 11:: 

t b a Bidder to influence the PBlt . the rejection of its Bid. 20.2 Any attemp Y . . may resu ,n 
bids or Contract award decisions parison of bids, PBMC 

Iuation and com 'f r ·th 21 .1 To as.sist in the scrutiny, eva all Bidders for clar_, ,ca ,ons w, 
may, at its discretion , ask some o; for such clarificat,o~s and t~e 
regards to their Bid. The requ~~ b speed posUcouri~~ / ~mail). 
response will necessarily be in wr~t,_ng \ fnformation or clarif1cat1on as 
Failure of a Bidder to submit add1t1?nad riod will be considered as 
sought by PBMC within the prescribe pet evaluated based on the 
non-compliance and t~e Proposal '!1ay h~ebids. 
limited information furnished along w,th t . t · . PBMC in the bid evalua ,on, 21 . 2 Any effort by the Bidder to influence may result in the rejection 
bid comparison or contra~t award dec~~?nsin this section will prevent 
of the Bidder's bid. Provided _th~t nof ,n_g ing at reasonable rates in a the PBMC from exploring poss,brhty O arnv 
manner considered suitable . 

. . . t • 'Technical. the PBMC 22 .1 After opening of 'Pre-qualrfrcat~on docum~n s digitally signed ; (b) is 
will determine whether each_ br~ . (a) has eel'f r on criteria ; (d) is complete (c) meets the ehg1b1hty_ and qua 1. ,ca 1 

. to the 
accompanied secur'.ties; . and (e) is s~bstantrally f Bids (of requirements of the Brddrng Document • Scoring O 

. T d responsive bids) will be done in manner stated rn the en er 
Document. 

22 .2 The technical bid of the bidders shall be first evaluate~ to ~sc~rtain 
whether the bidder fulfills the requirements of evaluation cnte_na as 
indicated in Annexure-1 of Section 2, Qualification Information of 
Tender document. The financial bids of only those bidders shall be 
opened who qualify through the set-out parameters of Evaluation 
Criteria . 

22 .3After opening of 'Financial Bid', the PBMC will determine whether 
each bid (a) has been digitally signed; and (b) is substantially 
responsive to the requirements of 'Bidding Documents '. 

22.4A substantially responsive Technical or Financial Bid is one which 
confirms to all the terms : conditions and specifications of the Bidding 
Document , without material deviation or reservation . A material 
deviation or reservation is (a) which affects in any substant ial way the 
scope , quality or performance or Works ; (b) which limits in any 
substantial way, inconsistent with the Bidding document. the PBMC 's 
rights or the Bidder's obligations under the contract: and (c) whose 
rectification would affect unfairly the competitive posit ion of the 
Bidders presenting substantially responsive Bids . 

22 .5 If a 'Pre-qualification', 'Technical Bid' or 'Financial Bid ' is not 
substantially responsive, the bid will be rejected by the PBMC and 
may not subsequently be made responsive by correction or withdrawa l 
of non-conforming deviation or reservation . 

22 .6 The 'Financial Bid' of those bidders whose 'Techn ical Bid ' has been 
determined to be non-responsive shall not be opened 

23 .1 'Financial Bids' determined to be substantially respons ive will be 
checked by the PBMC for any arithmetical errors . Errors will be corrected by the PBMC as follows : 

a) where there Is a discrepa ncy betwe en the rates in figu res and 
In word , the rate In words will govern ; and 

b) Where there Is a discrepancy between the unit rate and the 
line Item total resulting from multiplying tt,e unit rate by the 
quantity , the unit rate as qtIoted will govern 

23.2 The amount stated In the Bid WIii be Odj~ISted by the PBMC In 
accordance with !110 above procedure to, the co, rec tI011 of errors and 
with the concu11 ence or tho Bidder , shall be considered as binding 
upon t110 Bidder. If tho 111ddo, does not occopt tt1e corrected amo unt 

i::xECU r,vr r '.J r; ,rJ! U<-111 
- (WQ~ K'~ > '.1NM) 

Mun1cip..il Council 

ror Aqua World Exports Pvt. ltd . 

\\- - .~ 
A­
D-

_. _ r: r. 111 Contractor 

---A~thorlsed Signatory 
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24. Evaluntlon and 
Compnrh.H>n of 
Bids 

25. Award Crltorlo 

26. PBMC's Right to 
Accopt/Rojoct trny 
or all Bids 

ti\ ~ 1311'.1 Will l){') l'Q\~·-1 I I I l11je\~io , 1 111 ve\ , I'll\\ 1,~ 1111.11:itt1•11111,, 1111=\\1 \\1'11111 t-a\\llll \'\\Mi ' ' 11 
' " 1~0.1·11, 1w,11 1,~ rn,~1 ~ml h11'dll1\.l 1m 1n1> 11,1111~1 2t\. I i l~a P~IMC wlll 1 -M Cl)l\ h~n ' I_'.) wltl P,~l'I U~\('\ 1:11\d 1'1.)11\\)f\l~ ,111\y l\\ i:; \1h\~ .\~1~1111\IHll\ II\ I I \., 1'111\'\~ , ('\ h I lli" ~\ llll" l l'\1 \111=1 \ly ,~i- ,)1)1\lll\l~ 

2'\ .2Tllc P0MC 1'3~1?\ V(:lf' Ill~ 1\~1111 \11 f\1.W\:l\ll \II 11'1\1'11\I ~1\V 1Jl-lll 1ll h\ll dovlallo,~ 01 nl1~11,{IIIVB \if11:11 v~1l1:1\l111\t:1, \l,:,v\Alh.\1\R, An\l nllt.1111L1\l\f'~ ofto,~ ~l\el t)l\1~1 fl'\\' h-\1!,t wl\11111 r~l fl 111 \:l\ l'fl!i-P 1ll llll'l \1'1\\\1\l·d\l\lil\hli 11111111 biddin g d0e111ne n1 ,1r llllle11wlt-P 1P~llll 111 111 rt-\\li1'l\f11 I 1,11n~I\\Q i. 11 11 111 C(:)nh l'lC\1.)1 ttllc:11111\JI lle1 l1>1 \\r 11 \11\\l AC\~11\11\I 11, 11111 f:11/AI\IAl\1\I \ 
24,3 111110 bid 01 ll' e \\\W\'.ll-ll l llddPI 1\ 111\i:111\R !11\l\\ P / 1>11\V 111l llf111\t~\,11 \\ 1 \\ ,) l\tl l"~ w1,1c1, l~l(l \ll\l t'r~llt:1lk'nllv fll ll.1t>\\ \\\W/h \1-:1 11 f-111\I Wil\1 11 11u1,11111 l ld sub~ttmtlotod 1St1\l~lnct01lly by II\{> l)lddPI, 111\M\ \ 1i:;t,il'l\\lo i:1 '" ~ 111..1111 11, nogo\kHQ with Ille! 11.JWet\ l l)ld\.1c,1 \\) \)\)II P\11 11,1? \11\l r,\tl\lR\\\ "'" 12d 111111 wltl,cul Cl\l'\IIQIIIIJ ll\C 1.WOIAII (1111)\~ll h11.I p1h p 1, ll\fl 111\hll'II "''"'ii 1\111 Occapt \ho ~oc\ll~IIIJ p1l1.'.t> 1.\I t\U~h llm'J ll10U~ , 1l1r11\111 WIii ll ri 1n\n1 111d , ond \l~c 9\d M l1llI lly lll i:IY 110 hll ll"'llnll Ill t:1u\)\)l\l ~ll l.)e Will \ t\11\) I ' l,111~11 16.8. POMC i'hll' lt1k111 111 11,10 1("~::11d wlll hf' llm1I t1111I 11111111111-1 1111 111., blddor 

F. Awintl ol Co11ll'M I 
25, 1 Flm)nclol 9\d~ IJI I ochnlu~lly qu.-1\lllell \.J\\l1.ln1 I! r:1l1 t1\I I 111 1 lpn11r11i WIil\ moot tho quo llll0~\l1J11~. I '\\Mt; Will 0WAI\ I \hp l\1\1\\1~1 I t, , 111<'1 llldl\ t-11 wl,oso Sid llos bol;ln doll'.'1·11,111~d \\l l)I? t11.11lt11c:11,t1Ally I n\i\\\\ll l"ll11r1 11, 11 111 Bidding docu111011I t111d wllu h l'!tl nfl e11c>d 1111" illWl't:il ov~htAlt:1d r111\\ l,ccoptoblu Bid Pileo, µ1,lvltlod 11,e11 t\U\'11 1Jld1tr>1 I\An hflt111 dn1r:11111ii1flll 10 bo (ti) cillgll) l(l 111 tll'l '1\ld 111 Wc> Will\ Ille> p11lVl~\\\11ri ,\I lll P I r1 11,lr11 
26.1 Tl'\O P6MC l'OS(llVus lllo IIIJ III Ill tl l.loo\:)\ 1)1 l t1jl11\\ AIIV \ lh l/r1\I 1111'~. ~,1111 to COIICOI tho Blddl11y l)l t)\)Ot1~ Al ~11v ll111e 1)111\I 1\1 ll \p AW~lld 1)1 Con\met, wltllout 11,u,olly i111:u11 111y t1 11y lit1llll1\y hl 111.-, Afl r11 IP.I 111dt1111 0 1' Blddors or ony oblllJl~th.)I1 \l.l 11111.Jnl\ 1.110 ::1rl(l1j\r1d 11111~1('1 Ill l lldd o1 11 ,,, tho grounds for thci PlJMC'o t:\011011, 27. Notification of 

Awnrd and Signing 
of Agroemont 

27 .1 Tl'\Q Blddor wl,Mo 131d IWtl \.Jooll i'\Ccoploll wlll 1.)11 ,,utllle\l 1\I II IP c.lWC-lhl by tho PBMC prior \o oxµlrc~\1011 tlf 1110 1:\ld vt111 1.111y peilml hy 1dUl!i\121t1d lottor 01' tolox focslmllo t)I' olcio\1 0 1111, I\IAII I IIIB lol\ fl l (ll!'>lrl\ilA!IPI "'''" In tho Ct>11dl\lons ot Cti11trm:1 @llod 11111 "I o\\tj1 01 l\ 1.' t fl \llA111·.,,1.iwA1d"\ will stoto tho llllnl tll1::1t lho \::ll3MC will \JAY ll\e 1'1l111, ~11'II\I 111 COl'1Sldorotlon of 11,0 OXOOU\lt)II , 00111plotlo11, t111tl lli t1llll1,>I\All\'r:I 111 \\IP w orks by tho conlrnotor M p1'o~ ti1'\bod by lll o 0011tr~e\ (l\(1111111;:irt t:11 "'"" In tho Co1'1ll'DCt collod \ho "Cuntr~o\ 111'\ctl/Gl;)f\\@Jl V::1lu1:1") 27 .2 Tho 110\lflcoll on ot OWtll'd will \)t)lltlll\Ulo l\10 k11 11lt:1\1011 1)1 \l ie t ~(\1\\1 l,,·1. subject 011ly to tllo fu1'111lllilllt) of ti 1)131 fol lll l'.\IICO l\cl\)llii\y ltl At \,,, dw II\; wltl'1 \ho provlslona or tl~o ·ru 11th)1' . 
27 .3 Ttio succo:rnlul bltidur wlthl11 IO tlt:\Ytl vi \tl~Ul:l tll I 11llt11 1. 11 ;\ ,\ 11ptt11h o s l1011 submit powor of At101·11t1y(3) tmd 8ut-11 d no t\vll1t\011 111 t'11!l11 01 ,111y Cl1(mgo \hon sub111lttod lllOllt) wl\11 Llld tl l1U11111\t1lt1 h.) I r.il\)11111\l UI Contmct Ag1oomont. 
27 4 Aftor rocolpl of dOOlllll Olll t'\ tmu 00 11ll1111t1llo11 1)1 1!'@\11111C~ l'' , pc,rformonco soourlty by tl)O lt1t\ulny llt\11", \110 l'lJMC wlll l_lli(l\)I \l\(l succossful blddor to otto11d \J13MC't1 ufllcu 011 u 1..kM do\rnn ,11 101.t l.)v Pl3MC for olg nlng 1110 Ccmlrnt,l l\g100111011\ t, t11111p Ull\y ,11111.1\1111 f\,, oxooullon of Co1111 net to l>o pold by tllo ~llUUll~t11\.1I Dkh.101 

28. Porf ormanco 
Guorontoo 

28 'I Wl\hln 2'1 doy~ of \IH}\IO of \llu Lut\01 '-'' i\o,1op\n11co , \ll(l &lll'\'(11111\ il · Blddur ; ,w 11 dollvo1 to tllu \J\ IMC Pu1!011111111\lO ( \\1111 ii1'\~o (t1o~' lll lly) "' tho torn, o t 11 bonl( 01mm11luu ti '-' pu1 tlln to1111n\ u lv<1 11 \110 '-'-' " \ll\~1111 

A· 
D­
e­
O· 

I oonlroot or " t lxod Dupuolt l{ooulpt 111 tho 11n111n ot ~•tl\:1ot111y I \111 ~lolr Mu11lclpul Gm 111011 , Mullt\11\)11111 I \)I\ I 11t11t .,, hll , (Ill Lll\ \\l\ll:t oqulvutonl 10 ll% ot 11\u Con11 not p1 h'11 tm po i 1111.1 l \111\\1111
111

" '
1 

C o 11t1 t1~\ 
;., t} 2 1110 p rn fll lll HIII\ O uu111 1111l11u \Hlll)\111\y) p, uvldoll \ly 11,,, !1 \1\ \\l"" l\ll 

I l)I /\q111, W111ld I ,,~)lh l'v\, I hi, 

XI I \ J, , ,·1 I ~, , ,\I'll ' 
( 1 '\/UI I' I •• 
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29. Advance Payment 
and Security 

30. Corrupt or 
Fraudulent 
Practices 

Bidder shall be Issued by a Nationalized/Scheduled Indian Bank 
approved by Reserve Bank of India. 

28 .3 Failure of the successful Bidder to comply with the requireme~ts of 
Sub-Clause 32.1 shall constitute sufficient grounds for cancellatio_n of 
the award and forfeiture of the Bid Security (Earnest Money Deposit) . 

29 .1 The PBMC will not provide any Advance Payment under this contract . 

30 .1 The PBMC will reject a proposal for award if it determines that the 
Bidder recommended for award has engaged in corrupt or fraudulent 
practices in competing for the contract in question and will declare the 
firm ineligible, either indefinitely or for a stated period of time, to be 
awarded a contract with PBMC 

30.2 If, at any time determines that the firm has engaged in corrupt or 
fraudulent practices in competing for the contractor, or in execution. 

i) "corrupt practice" means behavior on the part of officials in the public 
or private sectors by which they improperly and unlawfully enrich 
themselves and/or those close to them, or induce others to do so, by 
misusing the position in which they are placed, and it includes the 
offering, giving, receiving, or soliciting of anything of value to influence 
the action of any such official in the procurement process or in 
contract execution; and 

ii) "fraudulent practice" means a misrepresentation of facts in order to 
influence a procurement process or the execution of a contract and 
includes collusive practice among bidders (prior to or after bid 
submission) designed to establish bid prices at artificial non­
competitive levels and to deprive PBMC of the benefits of free and 
open competition. 

V ror Aqua World Exports Pvt. Ltd. 
f:"• ' 'JTIVE [N CINr l R Ill 

1 '/ \10RKS ' 5WM 1 
, ,,., ,,c,p..il C• unc1I 

- - \\ \ \ ---
~" 11 '1orlsed Signatory 
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Annexure -1 

QUALIFYING CRITERIA 

Following are the minimum (1.1 to 1.5) eligibility/Qualifying Criteria which bidders need 

to fulfil . If bidder meets the minimum eligibility criteria (1.1 to 1.5), bidder would be 

furthQr evaluated In accordance with Para 1.6: 

Experience 

1.1 General 

This Bid is a National competitive bid and open to bidders who are registered according to the 

provisions of the Companies' Act 1956 or the Limited Liability Partnership Act 2008 or the 
Partnership Act 1932 or any otherappropriate law engaged applicable for construction work or 
any amendments thereof. However,it may be noted that any "bidder from a country which 
shares a land boundary with lndia"will be eligible to bid in this TENDER only if the bidder 
Is registered with the "competent authority". 

Definition of "Bidder from a country which shares a land boundary with India" and "Competent 
authority" would be in accordance with the Office Memorandum numberF.No. 6/18/2019-

PPDdated 23rd July 2020issued by Ministry of Finance, Department of Expenditure, Public 

Procurement division, Government of India. A copy of Office Memorandum is attached for 
bidder's reference and compliance. 

1.2 
A) Particular Experience 

The Bidder shall provide documentary evidence that it has successfully/satisfactorily 

completedworks during the last 10 years ending previous day of last date of submission of 

tenders : 

A­
D­
C-

At least one work of similar nature costing at least 100% of the estimated cost of work 

put to tender 

These criteria to be meet by Sole/ Any One member of Consortium (Individually) in 

case of consortium . 

or 

Two works of similar nature costing at least 100% of the estimated cost of work put to 

tender. 

These criteria to be meet by Sole/ Consortium (Jointly) 

or 

Three works of similar nature costing at least 100% of the estimated cost of work put to 

tender. 

These criteria to be meet by Sole/ Consortium (Jointly) 

·cost of work' shall mean gross value of the completed work including the cost of 

materials supplied by the Employer /Client but excluding those supplied free of cost. 

Slmllar works means completed Bioremedlation/ Bio-mining of Solid Waste/ Legacy 

Waste at Dumpyard at least of 1 Lakh Metric Ton. 

V 
EXECUl IVF ENGINn 

(WORKS & SW~ ) 
Municipal C• unc1I 

n' M;:rn-Gr-II1 Cnntractor 

For Aqua World Exports M . Ltd, 

\r, -~~ 
___- Authorised Signatory 

EE-Ill (Works) 
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Noto: 
Tho Blddor should submit completion certificate Issued by the Client duly signed by Authorized 

S1gnotory not bolow the rank or E><ecutlve Engineer or equivalent , clearly indicating the nature I scope 

Of work done, actual completion cost and actual date or complet ion 

Similar works may have been executed by the Applicant as prime contractor or as Lead 

member of joint venture . In case a project has been executed as Joint Venture by two or 

more firms, welghtage towards experience in the project would be given to JV part~ers 

In proportion to their participation in the Joint Venture which is presented for evaluation . 

In case the partnership in JV is not substantial (i.e . <26%) no weightage shall be 

considered . 

In case the similar work, as described above, is only a part of a composite/bigger 

project, the certificate from Employer should also indicate the cost of similar work out of 

the total project cost of composite/bigger project and its completion in full along with as 

applicable O&M period. 

1.3 Financial capability 

1.4 

1.5 

A­
D-

1.3.1 Turnover 

The Bidder shall have achieved, during last three years a financial average annual 

construction turnover of at least 50% of the estimated cost of work put to tender. 

The audited balance sheets for the last three years shall be submitted . The Bidder must 

demonstrate the current soundness of the Bidder's financial position and indicate its 

prospective long-term profitability . If deemed necessary, PBMC shall have the authority 

to make inquiries with the Bidder's bankers . In case the balance sheet does not clearly 

show the turnover from civil construction works only, a certificate from Chartered 

Accountant certifying turnover from civil construction works out of total turnover shall 

also be submitted . 

Above criteria to be meet by Sole bidder/ Collectively in case of consortium 

1.3.2 Net Worth 

The bidder should have incurred (profit after tax should be positive) during available last 

three consecutive Year balance sheets i.e. 2017-18 , 2018-19 &2019-20 duly certified 

and audited by the Chartered Accountant. 

Personnel capabilities 

The Bidder shall supply general information on the management structure of the firm and 

shall make provision for suitably qualified personnel to fill the key positions/support 

staff/office staff as required during contract period for timely implementation of works . 

Requirement of minimum Key personnel with qualification and experience is given in 

FORM T-3 of "Instructions to Bidders" . 

Above criter ia to be meet by Sole bidder/ Collectively in case of Consortium 

Equipment capabilities 

The firm shall subm it the details of tools/plants and machineries and equipment 1n deta il 

along with photographs . Bidder Is required to own or have assured access through hire 

or lease to the key Items of equipm ent required during contract period for timely 

implementation of work s. 

Abo ve criteria to be meet by Sole bidder/ collectively In case of Consortium 

!::), [ CU flVE r, JGIN! u,-11, 
( ,.., , c,v\lM) 
Mun1c,p 11 Council 

.. • - - r. r-1 11 Contractor 

For Aqua World Exports Pvt. ltd . 

\:-:-' J\----
C - --- Authorised Signatory 

EE-Ill (Works) 
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8 

C 

D 
Ke,~ ;o 

10 

Important: Tbose bidders • -tlo scores Mtnwnum ro,., \10 moirt>.'$) of tho o-.rorftll h>chn lc.,1 

SCOf'e.. their bid shall be e6gible fw fina~ bid ~pen ing 

The foaowil~ sec:tio.ls eJQ)lain how the B~ shall lMl ovatu111tod on NIC.h of the 

evaluation aiteria.: 

SI Technica.l 
Ho Evatuation 

Criteria 

A Fmancial 
Soundness 

Annua l 
Turnover 

LU Net Worth 

B Pro ject 
Expe r1ence 

Technical Eva luation paramet\Y Mait lmum Documen t 
Mll""-:S rnqu fro-d 
allotted 

zo 

Average annual turnover of for last3 20 
audited financial years (2017-
201S..2018-2019,2019--2020. 

Turnover 

>=10 Crore 

>=8 Crore 
<10Crore 

Marks 

20 

to 15 

>=5 Crore to <8 10 
Crore 

The bidder should have profit after 10 
tax during last 5 available financial 
year. 

Positive (profit Marks ' 
after tax should be 
posltJve) 

AH 3 Years 

2 Years 

1 Years 

- 10 

07 

05 

The Blddctr should havo ---'ftll 1 60 
expe rience In oxocullng Slmllor 
projects In IHt 7 years anywh oro In 
lnd la. 

r - l 1 
Num be r or I Mark, 
Sim il ar Projocl 

Al foaa t o n work 
1 

60 
o f 1 lmfl 1H ll l) lllr O 

CA Cort ifl c..3tt> 

CA Cert ffica~ 
& 83 I3nce 
Sheet 

' I Experience 
Ctu'11fh.;.Uv 
"l ong with 
WO 

I <ir AllllJ Wotid l'\~ 'S M , Lt\1 · 

E.J;.ECUTIV[ ENC I ' 

A- (WOR r< S A S / ,• l'\.11 
- - \\ , J\ r 

n. r • . , ,. , :- . , , \ C • ·- 1',..., I 
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C 

D 

Project 
Resource 

Approach 
Methodology 

costing at least 
100% of the 
estimated cost 
of work put to 
tender 

Two works of 40 
similar nature 
costing at least 
100% of the 
estimated cost 
of work put to 
tender 

of work put to 
tender 

Three works of 30 
similar nature 
costing at least 
100% of the 
Estimated Cost 
of work put to 
tender 

Each of the following profiles suggested 10 
by the bidder will be evaluated : 

Profile 

Project 
Manager 

Surveyor 

Marks 
Allotted 

BE(Civil)/Diploma 
(civil)+ 5/8 years' 
experience-5Marks 
or 
BE(Civil)/Diploma 
(civil)+ 3/5 years' 
experience-3 
Marks 
ITI + 2 years 
relevant 
experiencein 
Surveying work - 2 
Marks 

Site Engineer BE/ Diploma (Civil) 
+ 2/3 years 
relevant 
experience- 3 
Marks 

Presentation on the Site Visit 1 O 

Details/Details of Preliminary Survey/ 

Approach Methodology with Milestone 

Manner (CPM/PERT) 

1.8 Disqualification 

A­
D­
C­
O-

Even though the Bidder meets the above criteria , he is subject to be disqualified if Bidder 

has: 
made misleading or false representation in the forms, statements and attachments 

submitted; or 

any criminal proceedings are pending/ ongoing In any court of law regarding any project 

executed by the Bidder . 

\V 
E, , c CIJTIVE ENGINC ER-111 

1 VVORKS ii SWM) 
Municipal Ct uncil 

D'Man-Gr-111 Contractor 

For Aqua World Exports Pvt. Ltd. 

~ -,J\--
Authorlsed Signatory 

EE-Ill (Works) 

• 
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has been debarredtblackhsted by any Government/Semi Government 
Orgal"'\1zat1on/fundmg agenc1es/PSUat any time till last date for subm1ss1on of bid . . except 

1"' cases where suchb\ackhstmg/ banning has been withdrawn by Competent Authority or 
reasons other than non-performance such as rescinding of Ioint venture due to most 
expenenced partner of joint venture pulling out or debarment/blacklistmg has ceased on 
the deadline for submission of the bids. for which satisfactory evidence is to be 
produced 

The bidder or any of its constituents has suffered bankruptcy/insolvency or it is m the 
process of winding-up or there Is a case of insolvency pending before any Court on the 
deadline of subm1ss1on of bids or thereafter till finalization of bids - records of poor performance such as abandoning the worl<. rescinding of contract for 
which the reasons are attributable to the non-performance of the Bidder, mordinate 
delays in completion, consistent history of lit1gat1on / arbitration awarded against the 
Bidder or any of its constituents or financial failure due to bankruptcy. etc. any near relative posted in PBMC 1n any capacIty(any breach of this condition by the 
bidder would render him \table to be debarred for taking up works in PBMC) The near 
relatives include wife . husband, partners, grand-parents. children, grandchildren. 
brothers , sisters , uncles . aunts. cousins and their corresponding in-laws - Bidder Is associated, directly or indirectly, with the Consultant or any other entity that has 
prepared the tender design, specifications and other documents for the Project or being 
proposed as Project Manager/Engineer for the ContractNJorl< Is under a declarat ion of ineligibility for corrupt or fraudulent practice 

Above criteria is applicable to Sole bidder/ All members of Consortium in case of 
consortium . 

In case of consortium, any single member defaulting the above norms shall result in 
disqualification of the whole Consortium 

A­
D­
c­
o-

y 
cu11VE. ENGi'· •: 

jt. (WORKS&. SW~_) 
Municipal c 1unc1\ 

EE-Ill (Works) 

., i 

For Aqua World Exports Pvt. Ltd. ~ ,~___. 
Authorised Signatory 
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AQUA WORLD EXPORT/ (PVT.) LTD. 

.@<) C/f-h,U g/"den J7ood 

FORM T-J 

(To be submitted by Sole Bidd er/ Lead Membe r in case of Consortium) 

RESOURCES PROPOSED FOR THE PROJECT - PERSONNEL 

The figures indicated below are the minimum number of Proj ect- Personn el Required 

LIST OF MINIMUM KEY PERSO NNEL 10 BE DEf'LOYED DUR ING rX ECUTIO N (CV to be Suhm ltto <l l 

Position 
Req u iren1en1 

ProJect Manager 

S ite /B illi ng Engineer 

Surveyo r 

Minimum no . of 
Pro ject - Personnel 

required 

I 

Min Edu cat ion a l Requir ement/ 
Expe rie nce • 

BE (Civ1l)/ 01ploma (ci vil)+ 5/8 
years · experien ce res pective ly 

BE/ Diploma (Civil ) + 2/3 years 
re levant ex pe rien ce 1n Civ il 
Construction Project s 
res pectivel y . 
ITI + 2 years rele vant exp enence 

1 
in Surve ying work res pe ct ive ly 

We con firm to deploy projec t-personnel as per the above -men tioned min im um requ irement 

and also confirm to deploy manpower over and above the m inimum numb ers 1nd1cated 

abov e. as require d for time ly implemen tat ion of proiect. 

I I _. ._.• II 

Signaturo of Bidder 

Na me of Fir m 

D.i te J.. \ 

I,,,, / u. 0 11.,.., !JI,, l I· fJ' u,1111,11!1111;11 I• ,~ r ll,1<1 1 •,, , ,, , I l'r ,.._ , . l:6f/ll{if, .. , 

I , f-,, ~11,.•J1,,• 11 •titb. 1, 1, l 1.~.,, ... ,,:,1,.1-,,.., .... \jl-il';'."f;•,t.' ' <lli1-li'.to1l,11 •• 

, f .,} .,., " I ) , ,I I ,, ... u., l,1-1,,,~ 1 , " Lil l~ ,. l \ 

II \ \t,,1 \ ll u ¥ .. v 1 .l • 11 11 

f I I l I 
r 1 , r , 1 , , 

,I I,' I 
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AQUA WORLD EXPORT/ (PVT.) LTD. 
.9he 9flodd q/cfea .¼od 

FORM T-3 

RESOURCES PROPOSED FOR THE PROJECT - PERSONNEL 

Position 

Requirement 
Name Qualification 

Project Manager M.MOHAMED AZARUDEEN B.E (Civil) 

Site /Billing Engineer M.SILAMBARASAN B.E (Civil) 

Surveyor AJITH .A B.E (Mech.) 

Signature of Bidder: 

Name of Firm: AQUA WORLD EXPORTS PRIVATE LIMITED 

Date: 

For AQ~ " ~ " --~ " \ .; r . i S P'-/T. LTD. 

H '.) # (G Floor. 'Alsa Towers·. 186/187. Poonamalle High Road, Kilpauk. Chennai-600 010. Phone : 26650991 Fax: 42859139 E-mail : aquawt~rk1tlxp,1!1s@'.gr-,a•I ,:x,r· 

EU-Processing Unit : No. 18/80. 81, 82, 83, Meenanchal Road. Padanthalan'loodu, Kaliakavilal, KK District. Tamil NaJu India 

fJon EU-Processing Unit : Aquaworld Exports Pvt. Lid. Unit-I. No.6, East Kalmandapam Road, Royapuram, Chenna1·600013 Tamil NJau. lnd1c1 

Website : www.aquawortdexports.1n 

V 
EX EC UTI V[ ENGINFF l~- '. ,1 

(WQP K j !. SWr-./1) 
"-IL nicio.-1 Co unr-d 

For AquJ World Exports Pvt. Ltd. 

\ . ,, i ~ -
Authn rlc;Pd SlaM ~~"" 
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M.MOHAMED AZARUDEE N 

#5/3, Basha Street, 

Choolaimedu,Chennai-94 

Email id: azarrafic24@gmail.com 

Contact number : +91 8825808788, +91 8148786276 

Career Objective 

I am seeking a challenging technical position in a pleasant working 

environment, which will permit me to continue practicing and expanding my 

skill set and knowledge base . 

As a result of my developed analytical problem solving skills and ability to 

learn new tasks and concept abstractions quickly , I am also more than willing to 

accept a position in an exc it ing new field that I have not yet had the 

opportunity to work in . 

Projects Involved 

• New Sewage line at Bharat Petroleum Corporation Ltd , southern regional 

office at Anna Nagar, Chennai 

• Renovation of Fifteen Flats at Bharat Petroleum Corporation, Quarters at 

Anna Nagar, Chennai 

• Laying of New sunshade tiles at Bharat Petroleum Corporation, Quarters 

at Anna Nagar, Chennai 

• One 74 - Ceebros at MRC Nagar, Chennai 

• Interior works at INFOCEPTS at TIDEL PARK, Chennai 

• Interior work s at ECO KITCHEN, Unit of YRG Care at lnjambakkam, Chennai 

• Interior works at QUATRRO at TEK MEADOWS , Sholinganallur, Chennai 

• Interior works at VIJAY RAJA, FLINTOBOX, TECHNO GRADIENT,UNIFO, 

KANINI at RATTHA,TEK MEADOWS, Shol inganallur , Chennai 

Interior works at KEMIN INDUSTRIES at Ambattur Industrial Estate, 

Chennai 
- C LTD. 

, I l EXECUTIVE ENGIN FE F<-.. l 

<WO ~ KS SW~) 

Munic,pal coun cil 

For Aqua World Exports Pvt Ltd. 

' \ ---· t\--­
~ rised Signatory 

Page 528 of 1410

5283225



" ·,-, 
i~ 

.. 

)-3 

.,,.,. 

... 
J 

-..;) 

...:, 

4 

-3 

....:, 

...3 
~-' 
-~ 
·-~ ., ., 
') 

: :) 
. ., .-, 
'> 
) 

;-. 
t 

-3 

Profession al Experi ence 

,,,.,_ Company : HAPPIZO INFRASTRUCTURE SOLUTIONS PVT LTD, 

Designat ion : SITE ENGINEER, 

,.... Duration : January 2018 to Augu st 2020 

Job Description: 

• Managing the project from start to closeout 

• Preparing Bill of Quant ity for sit e 

• Organiz ing and controlling the project team 

• Sourcing relevant equipment and material suppliers locally 

• Negot iating prices of relevant equipment and mat erial with th e suppl ie rs to 

meet the allocated budgets 

• Manag ing the progress at site 

• To attend regular site meetings with the main contractor , con sul tant and 
• the client 

• Find ing solut ions of day to day problem 

Profes sional Experience 

-i. Company : CEEBROS, 

Designation: SITE ENGINEER, 

-.. Duration : August 2016 to December 2017 

Job Description: 

• Responsible for managing and execut ing projects including quality control. 

• Sit e Execut ion -Execut ing the given plan in site successfully with in the given 

pe ri od of time . 
• Qua ntity Estimat ion-Estimation of all civ il wor k includ ing shuttering , brick 

w ork, plaste ring , pai nt ing & t iles work . 

• Labor Ma nage ment -Able t o ma nage labors to complete th e wo rk in tim e. 

• Ensuring safety in site . 

• Att end ing client meeting and di scuss ion s to fu lfi ll t heir requir ement . 

Fer /. G..;f... .'. J r~U.J E. fr G,~Ts PV'I. LTD. 

y 
EXE CU riv[ [NG tr J: ,... ­

(Wv ' ' S J.; ' 
I

• .., ,.,, C • u1H .. 1I v,un,_ ,., -' 

ror Aqua Wo, Id exports Pvt. Ltd. 

'~-
Autll d~sed SlgnJlory 

-
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Professional Experience 

.... Company : HAPPIZO INFRASTRUCTURE SOLUTIONS PVT LTD, 

~..,_ Designation : SITE ENGINEER, 

Duration : January 2018 to August 2020 

Job Description: 

• Managing the project from start to closeout 
• Preparing Bill of Quantity for site 

• Organizing and controlling the project team 
• Sourc ing relevant equipment and material suppl iers locally 

• Negotiating prices of relevant equipment and material with the suppliers to 

meet the allocated budgets 
• Managing the progress at site 

• To attend regular site meetings with the main contractor , consult ant and 

• the client 

• Finding solutions of day to day problem 

Professional Experience 

~_.. Company : CEEBROS, 

"""- Designation : SITE ENGINEER, 

..J.. Duration : August 2016 to December 2017 

Job Description : 

• Responsible for managing and execut ing projects including quality control. 

• Site Execution-Executing the given plan in site successfully within the given 

period of time . 
• Quant ity Estimat ion -Estimation of all civil work including shuttering, brick 

work, plastering , pa inting & tiles work . 

• Labor Management -Able to manage labors to complete the work in time. 

• Ensuring safety in site. 

• Attending client meeting and discussions to fulfill their requirement . 

For AOUI< \'/CJ~ LD EXPORTS PVT LTD . 

E.x ECUTIVE EN GINEER- Hf 
(WORKS d.: S NM) 
Municip al Council 

For Aqua World Exports Pvt. Ltd. 

\\.'.-- ~---­
-=----Aut horl~~ Signatory 
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Professional Experience 

-i. Company : HAPPIZO INFRASTRUCTURE SOLUTIONS PVT LTD, 

Designat ion : SITE ENGINEER , 

* Durat ion : January 2018 to August 2020 

Job Description: 

• Managi ng the project from st art t o closeout 

• Prepar ing Bill of Quant ity for site 

• Organ izing and contro llin g th e project team 

• Sourcing relevant equipm ent and mater ial supp liers locally 

• Negot iating prices of re levant equipment and material w ith th e suppliers to 

meet the allocated budgets 

• Manag ing the progress at site 

• To attend regular site meet ings w ith t he main contr actor, consu ltant and 

• the client 

• Finding solutions of day to day problem 

Professional Experi ence 

.,.._ Company : CEEBROS, 

Designation : SITE ENGINEER, 

-.. Duration : August 2016 to December 2017 

Job Description: 

• Responsible for managing and execut ing projects includi ng qua lit y control. 

• Site Execution-Execut ing the given plan in site successfully wi th in th e given 

period of time . 
• Quantity Estimation-Estimation of all civil wo rk includ ing shutt er ing, br ick 

work , plaster ing, painting & tiles work . 

• Labor Management-Able to manage labors to complete the wor k in time . 

• Ensuring safety in site. 

• Attend ing client meeting and discussions to fulfill t heir requirement. 

For /,QUA 1,'JC,RLO UP ORTS PVT. LTD . 

For Aqua World Exports Pvt. Ltd. 

\ \- ' -I\ .--­
~ ~sed Signatory 
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Professional Experience 

~i. Company : HAPPIZO INFRASTRUCTURE SOLUTIONS PVT LTD, 

-i. Designation : SITE ENGINEER, 

-~ Duration : January 2018 to August 2020 

Job Description: 

• Managing the project from start to closeout 

• Preparing Bill of Quantity for site 

• Organ izing and controll ing th e project team 

• Sourcing relevant equipment and material suppliers locally 

• Negot iat ing prices of relevant equ ipment and material with th e suppl iers to 

meet the allocated budgets 

• Manag ing the progress at site 

• To attend regular site meetings w ith th e main contractor , con sultant and 

• the client 

• Find ing solutions of day to day problem 

Professi onal Experience 

Company : CEEBROS, 

"$- Designation: SITE ENGINEER , 

-~ Durat ion : August 2016 to December 2017 

Job Description: 

• Respons ible for managing and executing projects includ ing quality control. 

• Site Execut ion -Execut ing the given plan in site successf ul ly with in th e given 

period of tim e. 
• Qua nt ity Est imat ion -Est ima tion of all civil work includ ing shu ttering, brick 

wor k, pla stering, painting & ti les work . 

• Labor M anageme nt-Abl e to manage labor s to compl ete the w ork in ti me . 

• Ensur ing safety in site . 

• At t end ing client meeti ng and discussions to fu lfill the ir req ui rement. 

For /, r.JUf.. 1: / '..,f'.L[; f /P (JfiTS P\/T. LTD. 

\l__/ 
EAE CUT1vr f '"( ,IN [ f H-111 

(WO~K , ·"' SNMJ 
M uni c1p ...il C c.iunc,I 

ror Aqua World Exparts Pvt. Ltd. 

-t\----
~ horl~ Signatory 
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M.SILAJ\IUAHASAN 

Entai l: -
-;i)u111hp,111n~ g!lll!il.CJl!ll 

AL.ldrcss for 

Corn1111111lc11tio11: -

M. IVlnlniimmy 
211 S9, south strcl:!I, 

K ccl:lkuilkudi . 
N:1gamnlai Pudhuko1toi, 

M:1dur:1i-6250 19 
Tamilnndu, 
India. 
Pin - 6250 19 

Mobile 
Phone :-

.,.91. 
9600882993 

RESUME 
Tille: -

:.- ~i lo111 ht1:,11 111 ira,1:1.11111i l .,.;nr11 
)- Co11wct phone: l·•J I 1Jr-,OO!-:f< ~llrJ l 

Eclucntio11:-

1-#fd ll ut:1!J 

CIVI L ENGG, from R/\JA COLU '. OE OF ENGINE ERING /\ l 

TECI INOI.OGY. M1\D UIV\I . 

Cur('('!' Objective 

chal lcngi11g position lo improve rny cn rccr prospt:cts nnd 1hc 
co nee ms. · 

Pcrso nul A 11 ii mk: -

Co111prd1c11siw problem solving nbi li1ics, Wi llin g 10 lcnrn. /\bi li1y 11 

:ind work with pt:oplc in gr0urs, L.endership q11ality. hc lk vt:s in tt::rn 

work. li·icndly behav ior, Exce llent Co111municn1ion, /\n 1dytic~tl. :rnd 

Interpersonal skills. 

Ac:1drn1ic Record:-

OEGHl!I: U~IVERSl'l'\'/COl. i,11Cli: Yli.:i\RtW % 

Ac:1dcm ic 
ffrconh: 

B.E (Civil ) 

ll ii:ha 
s~c.uml,Hy 

\ ,'.', [ C. 

l(AJ1\ COl.1.1:CiE OF 
ENGINEEl< ING ,\ ND 

TI-.CH 

M .N.U Juyaruj N11 ctnr I Ir SL'l' 

School 
r, t11J11 rn1 

M .N.IJ Ju) .1r11J Nnd1,r I Ir SL·~ 
',d10, d 

l'/\SSl!'W Of l'tL\Jlh: 

~01 5 60~~ 

~I) I I tiS ,l u 

~1)1) >1 (1\ 11\I 

r. , ll l.1d111 ,11 
() ,c, r :..r_, ~; :. '..,i,~~ [f,-,r),TS P'/T L 

• ,) 

r- , 
• -~ ~-
' ... 
' . V 
# ·• ror Aqua World C:xp()rt:S Pvt. Ltd. 

, ,. I ' ' r 

\\ . \ 

X~lhorl, ed Slyneto,~ 
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Project 

Arca of' 
lntcr ost: 

Ex.pcril'ncc :-

Ot'cl:ln1tion: 

llESUME 

Design of an nirport terminal building in design project 
Co mp anlliv c stmly of s trength brick by using different type or soil 

• 'l'hl' nbilily lo think mcthod icully and lo munagc projects. 
• Probkm - solvi ng skill s. 
• Ability to work to deadlin es ::md within budgets. 

• Sl11\1 C'OL t. ECE OF l•:N(; J NEE IU NG AND TECI I NOLO r. Y 

Worked ns Lab Technician rrom MAR 20 16 to ~tAR 2(J 18 

SR I ~,\l H.F.CVCU : SOI.IITI O NS 

• I .and R1.:cla111~1tory Activity done through by Biomin ing i"or ;il 
Mu11icipuli\y and coq)orat ion in Tamilnadu 
From /\PR 20 19 to Till Date 

• To /\tlt!nd The Workshop AndTraincc 

lhtcolHirth 
Sex 
Nntio1rnlity 

:21 /02/\ 992 
:Mak 
:Indian 

Religion : \-fo1du 
MaritalStntu s : Married 
Language s :Tamil,English, 

Hereby l confirm t.h;:11 the informati on given above is true lo the best of my knowk 

. rs PVT. LTD ' . A r" J i . f o< l,l,> " " ·~"" 

\V 
' ,, ._ -.:UTIV[ [NGI Nr U ~-IH 

(WO R~< , I<. )NM) 
Mun1c11t .. 1 Counr,1 

SlGNAT li R.E 

(M.Silrnnbarasnn) 

~/. ;1-1 

For Aqua World Exports Pvt. Ltd. 

~\-- . .f\---­
-- AutHorlsed Signatory 
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l 0
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For ACLJA \',ur, c.L- t.. M vc. \ S PV f. LTD. 

I l'BQ,IFCJ 
;, [)1.·,l~n :lfld Fnhrlcntior, ,1f mi11 i hyd,i tulic pr.:~~ 111uchini: 

t "li11i prt,_i1.•c1). 

), ,\ ir l\ ,11di1 i,, 11 ltl8 sy~1.;111 by l b ing \ld 1id,· SL1sr1.·n~io11 

(rn., in pn1_j,·,·1) 

\\ "OBK I NG F\J'FUIENCF 
f'l l llF l'IWDIIC l'S()F ll~htA 

i- \\ '11 r~L·d :i~ ,·11 i;:inrcr i11g 1r;ri1wc i11 fr ,1111 JUN ::!017 tu 

ll 1:-J :'ll I~-

:,... 1,1 ,' hL·,k the J i11w11sin11s 11nd nppcnrnncll ,,r the .s tL·d 

11d1-:s. ~q unrc 111[,I! und s1rips. I wi ll chL·ck 1l1c all parb 

i 111"111:d ~,.,~:(· . 

1\1)'0\JN(; SIIIN INIH A AUTOM ,\ T ION l'VT LTO 

:.- WM~.:d ns J I) M()clcli,1 ~ work in fnbricnlion in 

.'\ 1J11111n1hilc:s (,\ UTOCAfJ '.!01·1) fro111 

l l'N ~0 1~ to.lLIN '.::0 19, 

Sl~ I S1\I RF.CYCLE SOLU T IONS 

;., Con tour L.:w l Survc~• ll'llrk d()nt: 1hr0t1 gh Totnl S1:11 io1t 

and Drnne f\,lnping. Espi:cinl ly in Lq;u cy wash.: 

vo lu11w1riL· ~urvc) ( rach.:omctric ~urvc y) JUL Y2019 ID 

T ill Delle 

PFCL·\I~ .\'[WN 

:,, I. ltL~rrby dcclar.: 1hn1 all the in formwion f'umi shl!d ah<•vr 

i ~ Ll'llL' 11) LhL· bl'S I 01"111y knowlcd ~.:: nnd belie r. 

l' LACE : Your... truly, 

f\-~ 
D,\ TE : (A.JI T l-1 A) 

V 
I 1 '. UTIVE FNGIN f · f. ,f 

'. 'NOR KS ,,, SWlv1 
IAunic1p;i l Cou r r:1 1 

For Aqua World Exports Pvt. ltd . 

~--· ---­-- A~ ortsect s,gnato,y 
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Format For Consortium Agreement 
(Number of Consortium members shall not he exceed 2 including Lead member.) 

The consortium Agreement is entered into on this~ day of~ 2021 

BETWEEN 

1. AQUA WORLD EXPORTS PRIVATE LIMlTED, COMPANY HAVING ITS REGISTERED 
OFFICE AT NO 7 GROUND FLOOR ALSA TOWERS 186/187 POONA MALLE HIGH ROAD 
l<ILPAUI< CHENNAI 600010, (HEREAFTER REFERRED TO AS THE "FIRST PART' 
WHICH EXPRESSION SHALL ,UNLESS REPUGNANT TO THE CONTEXT INCLUDE ITS 
SUCCESSORS AND PERMITTED ASSIGNS) 

:~ 2. SRI SAi RECYCLE SOLUTIONS, COMPANY HAVING ITS REGISTERED OFFICE AT NO 12 
VILACHER MAIN ROAD SEENIVASA COLONY, l<EELAI<UILIKUDI MADURAI 625019 
TAM ILNADU, (HEREAFTER REFERRED TO AS TIIE "SECOND PART" WHICH 
EXPRESSION SHALL ,UNLESS REPUGNANT TO THE CONTEXT INCLUDE ITS 
SUCCESSORS AND PERMITTED ASSIGNS) 

~'-' 
/

1
:--~·'-:';_ q:µ~ ABOVE MENTIONED PARTIES OF THE FIST AND SECOND ARE COLLECTIVELY 1 

. . ,Y\ Rl':f:ERRED TO AS THE "PARTIES" AND EACH IS INDIVIDUALLY REFERRED TO AS A t/ ·; I ...,__ •• \_PA~-:Y 
.,, 

r1 l ...._ 

'..I LCUTJ ; r rl\JCl'J [ l R-111 
('NO RK ' ,~ r_., //rlq 
l/lun1c.1p.il C 11 unc 11 

---,~~' - /',1, ,, I , 

<)1 '· ~6\_ :r--'--~~ . 

For Aqua World Exports Pvt. Ltd. 

¼, - , {\ ____ 
A\lthorlsed Signatory 
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l'N t fih11r M11nh'ip.1I 1:,)11111·1\l l't:~11:l. l'l'\ll't·s1•nh•II hy Its lix1•rnllvl' lin1Jhll •l'l'· lll 
(w1wks~ S\\'~ I) :rnd h:1vin:,1 It:- t't'i:lstt·t'l'd 1~mr ,•:,: ,11 l\1r1 Ul .1ir ~l1111klp,ll C: 111 111cll, l11dlrn llh.1v. 111, 
~foh ,11\\l\tl'.t., l'o rt nh,ir·7"4 1lll , lmtit, l lwrl'l1mlhia· 1'\1f(11·1,•d 111 ns 1h,· "li111pln.v,11·" whl,·h 
c:1:p1-cs..~lo11 :-:h.1IL 11nh-~ 1, •p1111.111111t to tlw rontcxt ,,r 111<•1rnl11f\ 1h1•n•nl'. lnr htdc• IIS 
ndmlnlstmtors , Slll'l't•ss,1rs and ,1s:-l~n~) h,1s invitNI 11ppllrn llo11 :-: l I h,· 1\pl'l l<'.ll h111s") hy lls 
R1'(lll\'Sl l\11' l'rop os.11 l lllt' - rnNDl'iln tnr "t~,r llh1r1•ll1l'dl:11ILl ll/ lJll~•lllllll1\,-: o r' S,illd \1\1:tstc/ 
l.,•,:.\\'y \1\lnstc 111 011111pym't ll,11:,111•d at L11\ 1,1ksh11h,ul,l\1rtBl111t· lth \l Le'!!·''~" oltl wnslc 101111:,gl' 
ls nvµrm.inrnt.c I ,0 L.,khs MT).for l'ort lll nlr Mnnil'tp.ll CC1n11r! I" Lthl' ''WMk:-''). 

:\ . Till' l'mtits ll t't' intcr cs tod In j1• intlv ht.irtlnu for th1• \1\/nrlls us IIHl lllburs oft h11 C.011sorth1111 
And 111 nc,-onla11c1• with t'hr ttrms nml ro11ctltlo11s of the TllNDmt clocnm l'nl 11 1111 ot hcl' 0111 
Doc11111ruts 111 l'l' Sp1•n of the' Works, :incl 

U. It is n lll'l'('Ssnry rnmlitlou u111kr th e TfiNDl1R lion1111011t th nt tho nrnmh ors of th l' 
Consort i11111 shall imh•r lntu n C1111sortl11111 l\j.:1·ce111c11t 111111 furnl !-h n ropy tlu•rrof wit h lhl' 
i\1'µlk;1ti1,n. -

.1. NOW IT IS HERElW /\GRu6D a~ fo llows: 

1. De11nitious and Interpretations 
In this Agreement, th,: capltali?.ect terms shall, unless the ~ont.ext othl'rwlsc requires, 
have th t• meaning asc ribed thrr r tu uncter the TENOER. 

2. Consortium 
:.1 The Parties cto hcrt•by irrevo cably constitut ll a consortiu111 for the µ11rpo.~i::,; or 
jointly participating in the l:llctclillll.Proccss fo r the Works. 2.2 The Parti es hereby unctcrtnke t·cJ 
par tid pare in the Bictdini; Proce~s only throu gh this Consortium agree t11L'llt and nfll iudlvidu:illy 
and/ or throu[:h any other consortium w nstitut ed for this Works, either directly or indir ec1ly or 
through any of their associa te/ µari:nt/s ister organi2.11tion. 

3. Covenants 

The Parties hereby undertake that in the event the consortium is declar ed the selected Biclclcr 
and award ed the Contr ::ict, the Consortium members shall enter into ;i Co ntra ct Agreement with 
the Employer and, through its lead partner, undertak e to perform all its obligations ht 
compliance with the Contra ct Agreement for the Works. 

4. Role of the Parties 

The Parties hereby undertake to perform the roles and responsibiliti es as cll·scrlbecl below: 
a. Party of the Fi rst Part shall be the Lead member and shall h;we the powe r of attorney 

from all Parries fo r conducting all business for and on behalf of the consortium during 
the Bidding Process and until the Contract Agreement is entered into with the Employer; 

~ . ~~~ f.thc Fi rst Part shall be the responsible for works for in the Bio mining of Solid 
/ ~~\1\~~ eg:icy Waste at Dumpyard located nt Brookshabad J IICI (rcsponsibi/icy to l! iJ f ~1 \\ .. ~7tt:~tY\~~ 
gt~~{'.'.tt; 
\ ... \ , · . . /<::/ 

·,,c: ~'2-::__-_3~.:/ 

V 
I Af CUTIVE fN (' 1"-l[f R- 11 1 

(l/VOr>K.., 
l"1un1c,p .. 1 Cou11c1l 

~ -, ( Tl ) -..~~~Cb., ~ 

For Aqua World Exports Pvt. Ltd. 

\\ • I"' ,..-­
Au~ orlsed Signatory 
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b. Party of the Second Part shall be the responsible for works for in the Bio mining of Solid 

Waste/ Legacy Waste at Dumpyard located at Brool<shabad (Respon sibility to be 

111011tio11 cd) 

5. Join t nnd Several Liabilit ies 

The Parties do hereby undertake to be jointly and severa lly responsib le fo r all obligations and 

liabilities relatin1c: to the Works and in accordance with the terms of the TENDER, Bidding 

Document nnd the Contract Agreement. Without prejudice to the joint and several liability of all 

the members of the Consortium, the Lead Member sha ll represen t all the members of the 

Consortium and shall at all times be liable and responsib le for discharging the functions and 

obligations of the Contractor . The Contractor sha ll ensure that each member of the Consortium 

slrnll be bound by any decision, communication, notice, action or inaction of the Lead Member 

on ,rny matter related to this Agreement and the Employer shall be entit led to rely upon any 

such action, decision or communication of the Lead Member. The Employer shall have the right 

to release payments solely to the Lead Member and shall not In any manner be responsible or 

liable for the Inter se allocation of payments among members of the Consortium. 

6. Percentage Participation In the Consortium 

6.1 The Parties agree that the proportion of percentage participation in works among the 

Parties in the consortium sha ll be as follows: First Party (Lead Member): [should have at least 

70% percentage participation] Second Party: [should have at least 30%- percentage 

participation] 

6.2 The Parties undertake that they shall collectively hold 100% (hundred per cent) 

of the percentage participation of the Consortium at all times until the Completion of the 

Project. 

7.RepresentatlonoftheParties 

Each Party represents to the othe r Parties as of the date of this Agreement that: 

a) Such Party is duly organized, validly existing and in good standing of it's under the laws of its 

incorporat ion and has all requisite power and authority to enter into this Agreement. 

b) The execution, delivery and performance by such Party of this Agreement has been 

authorized by all necessary and appropriate corporate or governmental action and a copy of 

the board resolution/ power of attorney in favour of the person executing this Agreement for 

~ he delegation of power and authority to execute this Agreeme nt on behalf of the Consortium 

,--::-:, __ •:-~·.:'.'.~~~1;ber is annexed to this Agreement, and will not, to the best of its knowledge: 

/ .. c; - ··<-::':\ 
fc j . .. ~' ',' \~equire any consent or approval not already obtained . 

/:"/ . -:c./; ~ : . . :•:' .\' \ 
(: · ., • .'.:·.'.' . ' . •.,,;· ·., \ ' )l..-Yf olate any Applicable Law presently in effect and having applicability to it; 
• ' \ l .L>----";-.,• . •-1 
' · · - · .. .,.. ·. ".,' -~· . -1 i~. violate the memorandum and articles of association, by-laws or other applicable 

organizational documents thereof. 
_, 

1 C,· r;. 

V 
:__,,~CUTIV[ E NCIN[E. R-111 

(WO Rf< S , NM/ 
Mun1c1p JI Co,; nc.il 

--t )'---
.-- ---

y· a'C\ -~ ..... ;:J="-i;;•.Ct-----'-~ .R> ' 

For Aqua World Exports Pvt. Ltd. 

->- .l\ ---
' Authorised Signatory 
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iv.violate any cle~r:mce, permit, concession, grant, license or other governmen tal 

:rnthor!in tion. approval. judgment, orde r or decree or any mortgage agreem ent, 

inde nture or any other instrument to which such Party is a party or by which such 

Pa rty or any of its properties or assets are bound or that is otherw ise applicable to 

surh Parry; or 

v.create or impose any liens, mor!gi!_ges, pledges, claims, security inter es ts, charges 

or encumbran ces or obligations to create a lien, charge, pledge, secur ity interest , 

encumbra nces or mortgage in or on the property of su ch Par ty, except for 

encumbra nces that would not, individually or in the aggregate, have a material 

adverse e!Tect on the fi nancial condition or prospects or business of such Party so as 

to prevent such Party from fu lfilling its obligations under this Agreement; 

c) this Agreement is the legal and binding obligation of such Party , enfo rceable in accorda nce 

with its terms against it; and there is no litigation pending or, to the best of such Party's 

knowledge, threatened to which it or any of its associates is a par ty that prese ntly affects or 

which would have a material adverse effect on the financial condition or prospects or 

business of such Party in the ful fi llment of its obligabo ns under this Agreement. 

8. Termin ation 

This Agreement shall be effective from the date hereof and shall continu e in full fo rce and effect until 

the Completion of the Project of the Works is achieved under and in accordance with the Contract 

Agreement, in case the Contract is awarded to the Consortium. However, in case the Consortium is 

either does not get selected fo r award of the Contract, the Agreement will stand terminated in case 

the Applicant is not pre-qualified or upon return of the Bid Security by the Employer to the Bidde r, 

as the case may be 

9. GUARANTEES AND BONDS 

9.1 Lead Member shall submit the Bid Security/EMO on behalf of the consortiu m. However, 

Submission of Bid Security /EMO by Lead member on behalf of the consortium shall in no way 

dilute remaining members Joint & Several responsibility. If in case, Employer decides to forfeit 

the Bid Security/ EMO submitt ed by Lead member due to reasons stated in the TENDER, all 

member shall abide the decision of employer. 

9.2 The Performance Guarantee/ additional Performance Guarantee, if any shall be sub mitted by 

the Lead member on behalf of the consortium in favour of Secretary, Port Blair Municipal 

. -;-c_Offi11;rh--l:lowever, Subm1ss1011 of Performance Guarantee Security by Lead member on behalf of 

/-::-'--.,' -the \:irn~bibu~n shall 111 no way dilute their lomt & Several responsib1hty. If 111 case, Employer 

1.>. / decides ~4.l"f\ it the Performance Guarantee/addition al Performance Guarantee submitted by 

1 
.} ~ad 1:1rJnb r , ~ue to I easons stated m the TENDER, all member sh;i ll abide the deciswn of 

; \' . . ~mp!oyer · ) 

( ~'- . ,\.. ,.·' / '/ 
N O, Miscell~ne f>us 

' , . J I 

':- ·~--~ ', / 
' '---..:..'.i'.o,:;_jp;~((~o nso1 t1u111 Agreement shall be governed by laws of India 10.2 The Parties 

acknowledge and accept that this Agreement shall not be amended by the 

Part ies without the prior writt en consent of the Employer. 

V 
:::,.c '.::UTI VE ENG INErn- 111 

(WORKS & SIVM) 
fvlunicip.il Council 

-- ·, ~-GSJ~::r~~ S)_~ 

For Aqua World Exports Pvt. Ltd. 

- ./\ -----

A uthorised Slgnato,y 

Page 540 of 1410

5403237



-~ 
' , \'t 

" 
';' 

'-3 

'" 

"' \) 

:.3 

..;) 

4 

:., 

'"" ...> 
,..> 
. ., 
. .> 
; ., 
.. , 
.. , 
-~ _, 
-, , 

. ' 
r 'I 
J • 

IN WITNESS WHEl1E0f THR PARTIES ABOVE NAMED HAVE EXECUTED AND DELIVERED 
TIIIS i\r.HliliMliNT AS OF nm DATE FmST ABOVli WRITTEN. 

For .111d on hd1:ilf or 

SH~NED, SISALfm AND DELIVERED SIGNED, SEALED AND DELIVERED 

LE/1 D MuM13ER lly: Name: Designation Signature 

SECOND MEMIJER by: N;:imc :Designation Signature ~. cf1_ q__.c-r~-~ -

'Witness: 

I. l 9- .Su/!.,({ c1/.fQkJ /l «• I . l £ )' /_..1,_~J.,,.· · \ 
\-~ 

2. ', \ [,-, -
. \ •o:/r_ . - \ --· . . 

'-1 1\L \) 0" \ 

Enc: board resolution/ power of attorney in favour of the person executing this Agreement 

,.< .. \ -9£..f?r/4:-
,, 0 ., 0 '','J ~ 

• ,.~ · I ~ ~,\.. · \ 

(.:/ ,_._§'.:,·~\L:;·' .,-\' .-. 

) 
,}.l 

n i 1t~ ---0~2--I 
v- )8 I \t~::,}C:/;:c'~<{;~ 

''<:: ' 1 ,· -.: · ·:;,:).,~/ 
----.:~'~--· ....... 

• t";~; IV:;,~~~~!:~ i:'., .: [ 
1

! . ~ -; /\~ ~~\> 
S .f,10 · i_;~ . t~C•C 1: 0: 11·,::i,Hi /~t=- ,• 2. 

~\l (',1'. C•~lll!:i C. 11 ~ ' !~." :~i. f.( ~, ; ~•J __ 

: c:~l.l : :1~1-::·~:·, ]lt!.! !)Si 

:-\~-

V 
'..:,,..:.CUTIVE ENGINEER-Ill 

(WORK S l SWM ) 
Munic ipal CeunC 

For Aqua World Exports Pvt. Ltd. 

' .f\_ ----
Authorised Signatory 
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0 SRI SAi recYCLE 
SOLUT IONS 

Self-Declaration Letter 

We declare that our completion certificate which attached with the tender 

documents having typical error of 135.8 Metric Ton instead of 1.358 Lakh Metric 

Ton. Total quantity of treated waste in 2years respr:ctively 2009-2010 - 64240 

Tons and 2010-2011 - 71560 tons . So it's come around 135800 Metri c ton s. 

Kindly consider our declaration and do the needful. 

Thanking you, 

For SRJ SAi RECYCLE-SOf.UTIONS 

Propneloi· 

anythin g can 

GST No JJAN DPM8374JOZK recYCLE 
No-14-B, Bethel House, Kambar Street, Pasumpon Nagar, Madurai-625003 
Cell : 95436 20020, 95435 20020, Mad: sairccyclcs@gmail.wm 

V 
',r 

1'/JOP.KS S NM1 
L1un1c1pnl Ct ur 1 

For Aqua World Exports Pvt. Ltd. __ _\- ' . {\----
Authorised Signatory 
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CERTIFICATE 

11a 1a9a Mt ,rf .Mo-date.J. 

CHARTERED AC CO UNTAN TS 

This is to CE·rtify th e tota l turnov er of M /S . Aqua Worl d E;:port s Pr!v.:ite Limit ed 1,a·,ing 

reg istered o ff ,ce at No.7, 186/187 , ALSA TOWERS GROUND FLOOR, POONAMALLEE HIGH 

ROAD, KILPAUK, CHENNAl -600010 . [PAN NO. AAECA2073Qj for th e las t thr ee years we re as 

follows . 

i-- Year 

- 2017-2018 

2018-2019 

2019-2020 

Date : 22.07 2021. 

Turnover ( Rs.in Lakhs ) 

15,44 1 

12,917 

15,555 

~- r ·-. , 
v ' 

Chartered Accountant sOCi 
;{°t>-S __ .jli°') 

M .No: 025667 . 1 -)1/"
1
i ,'" ,,'-:::..L\1 .\ 

r l (, ,;,'b. '(:.. , r~ r~ \ 

·; ( ·~-~~\~,,cc:v•') 
UDIN:21025667A~AAA;io';?;:: 0~' 

c,,~-.......__:___. l,s.,c.; 
~f_Q 

• ' ,, , a '1, :1 f ,r,ry-,_ IJl,C MI. 111 '.;H/fl I, f 11AHl-llll fGAl'lJl?AM, LIii IJN/\1 t>llll 0.\. 1 l~'l' \ 

V 
/':. EtJG! rJFEF•-111 

I .'/O RV S ,;, 'W'.1, 
1 ,;r ,1c,p .,1( .,r·il 

,1;,fn '\41,4, 4:,3: , I e',f! I 111r1il ~• I ri'i/ 'V lliHl O < 1>111 

For Aqua World Exports Pvt. Ltd. 

\\ ' ' {\ ,__.- , 

Authorised Signatory 
Page 543 of 1410

5433240



~, . ·~ , , 

• 
·~ 
I _, 
\II 

-.) 
I~ ,. 

:3 

;:> 

> 
:.t 
;j , 
.:a 
;I 

,. 
' 

riO 

AQUA WORLD EXPORT/ (PVT.) LTD . 
. % 9f!odd ef" d'ea !7ood 

To 

Exec utive Engineer -Ill (Works &SWM), 

Port Blair Municipa l Council , 

Andaman & Nicobar Islands 

Ref : your letter dated : 

Sir, 

With respect to your letter dated 

doc uments for your perusa l. 

, we are enclosing the below mentioned list of 

List of documents : 

1. Form - 6 (Power of Attorney for signing the bid) [Original document] 

2. Form - 7 (Consorti um Agreement) (Original document] 

3. Form - 8 (Power of Attorney for Lead member of consortium) [Original document] 

4 . Form T - 3 (CV attached) [Original document] 

5 . Affidavit of Aqua World Exports Pvt Ltd and Sri Sai Recycle Solutions [Original 

docume nt] 

6. Net worth Certificate [Original document] 

-=I · 3'i~ '"n-, ov"" c..~<t;~c.._p..G_ 
<i. ~1t., S"' ,' Sek(; d..u.G.xcJ:i.e-,? 

Thanking you . 

Yours faithfully, 

For AQUA WORLD EXPORTS PVT. LTD. 

; 7. G Floor, "Alsa Towers·, 186/187. Poonam.;lle High Road, Kilpauk, Chennai-600 010. Phone: 26650991 Fax : 42859139 E-mail: aquaworldexports@gmail co1 

EU-Processing Uni! : No. 18/80, 81 , 82, 83, Meenanchal Road, Padanthalamoodu, Kaliakavilai, KK Dislrict. Tamil Nadu. India. 

l~on EU-Processing Unit : Aquawortd Exports Pvt. Lid. Unit-I, No.6, East Kalmandapam Road, Royapuram, Chennai. 600 013. Tamil Nadu. India. 

y 
E. / ECJTl 1/ E ENGINEER-Iii 

(/ ,O HY S A _, / ,;M1 

M u, 1,(i ,) .... 1 C~ , .ii 

Website· www.aquawortdexports.in 

For Aqua World Exports Pvt. Ltd. 

\').__. , if\_ --­
~ Authorised Signatory 
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T.AMllNAOU 
\) ' • . t_'I,\ \ 

/\~\ ,',~ 10\'IRL I'\ e "Zl'D~ /\;, ( rv Y) LTf' 

Power of Attorney for Lead member of Consortium 

cc 174986 
r-4!::, .-n ...,_ L ' ;,,l:,, 

A. OHANALAKSHr,1 
St ,11np V~m.l u r 

I ~.', , .. ,l.'1 1,)4 / B I B /I ~ 
, \ 11 ,l ,\ 11 nn • P ~ , ltl St1 L' L' 

C: 111 ,,. , 11 -IO \J 00 \. 

FOR M F-8 

(To be executed on non- judicial stamp paper of the appropria te value in accorda nce with 
releva nt Stamp Act. The stamp paper to be in the name of the company who is issuing the 
power of attorne} ,] 

Whereas Po11 Blair Municipal Council (PSMC) has invi ted TENDER response for 
Sioremed iation/ Bio-min ing of Solid Waste.I Legacy Waste at Dump yard located at 
Brookshabad . Port Blair (the Legacy old waste tonnage is approximate 1.0 Lakhs MT)" 
Wl1ereas the Members of the Consortium comprising of 1. Mis. AQUA WORLD EXPORTS 
PRIVATE LIMI TED . COMPANY HAVING ITS REGISTERED OFFICE AT NO 7 GROUND 
FLOOR ALSA TOWERS 1S6/1S7 POONAMALLE HIGH ROAD KILPAUK CHEN NAI 
600010 . 2.M/s. SRI SAi RECY CLE SOLUTI ONS. COMPANY HAVING ITS REGISTERED 
OFFICE AT NO 12 VILLA CHER MAIN ROAD SEENIVASA COLONY . KEELAKUILIKUDI 
MADURAI 625 019 TAMILNADU . are interested in bidding for the Projec t and implementing 
the same in accoruance with the terms and condi tions contained in the TENDER 
Documents . 

Wherea s. it is necessary for the members of the Consor tium to designate one of them as 
the lead member wi th all necessary power and autho ri ty to do. for and on behalf of the 
Consortium . all acts . deeds and things a~ .rn~-f :!be"~1l<:_essary 111 connection with the 

_ . , , . . ::.:v 2,·1S ::i, 1 LTD O \"' .t'k~r:\ -z \'~ F SRI SAi RECYCLE SOLUTIONS 

Consortium 's TENDER response for the~Pl,~ c13-e1q~,",,- 1V * 0~ 

-=- ~r ,~ 1,_ ..... •• - -- - 1...., .... , , . ... •• _.J l 01' ' L ,) "\"'\1..") - I 

\
) -- .. _.""" )\~ .:: / s -~d ~~L,>...-( -= ...- '-' '-''" z -J. 

'"" ' /,' ' . . .. >--::-~ ... .:...~: ~tot 

\ 
,_;;_.:1..:.U l lVE ENGIN l:.E: ~ -111 

1 .'JORK S '- 3\/\H) 
r :un1c1p.i1 C a u11c•1 

,'->, ) \' \ ,.,(/ ~,.~ .. .,,. ;--: 

For Aqua World Exports Pvt. Ltd. 

\, _, -t\---
- Ab\.hortsed 5lonato,y 
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NOW THIS PO\ \/ER OF ,\ TTORNEY WITNESSL TH TI-IA"I 

Wo, M#s, ,\ QU,\ \NORLO EXl"Orns PfWATC LIMITCD, ond Mis. SRI SAi RECYCLE 
SOLUTION$ hemby dosignot~ Mis. ;.\QUA WORLD EXPORTS PRIVATE LIMITED bolng 
on~ of thl;) 1111c'n1bors of tho Consortium. os 1110 lond mombor or tho Consortium. to do on 
b~holf of tho Consorth1111, oil or rmy ot tho nets. dollds or things nocossory or lncldontal to 
tho Consortium's 1·ENDER rosponso for tho Projoct, Including s~1bmlsslon or tho TENDER 
1'Qsponso, portlc1pntmg In m~otings, responding to quorlos, submission or Information or 
documents nnd go110mlly to roprosont tho Consortium In nil Its deollngs with Cllont or ony 
othor Govemmont Ag011cy or nny parson, In connection wlt11 the Project until CL1lmlnotlon of 
tt10 proCXlss of bidding till tho Proioct AgroornQnt ls ontorod Into with Cllont and theraaftur till 
thti expiry of thl) Project/contmct Agreement. Wo horoby ogreo to ratify all octs, deeds and 
things lnwfully done by our soid Attomoy pursuant to this power of attorney ond that oil acts, 
do0ds ond ttiings dont1 by our ofon'lsoid Attorney sholl nnd shnll olwoys be deemed to have 
b~on dono by us or Consortium. 

\\ •j "~\\ I~ Doted t111s the !I' day~of 2021 

The Mode ot oxecut1on of the power of attorney should be in accordance with the 
procedure. if any laid down by the applicable low and the cliarter documents of the 
executont(s) and when it is so required the same should be under common seal affixed In 
accordance with the required procedure. 

;:,,r .,'2 , ,\,\1..1,. ~ , · , ;Sr'\l LID 
For SRI SAi RECYCLE SOLUTIONS _'L_ 

~

.r---
$-~G-Lt-~ '1' ir 'Ctor 

Proprietor 
Witness 2 Witness 1 

S;, ~v &r.,uL,, lt~l-\rv 11 

$ . L~\ t-')L- . 

V 
r , .,1 ,..n F< -111 

('/VUHr<, • • .J d 111 
liL.1n, • . ,, .i , ,_ .;;i., ,;,I 

"T. V1 kllf'""' 

'T_,h,~--

---- \ 
/~-~ 

I R ,;:;~ ,'. ,''.' 

(.) 1, ;l >1 ,\ 

~
* t ,1y o'. ~n01•nJi\ ~} 

,:_-. ,~- ··"Y-1"/ vlv 0 G \·: No C'/
1 

\ "' \ 

'-~'"/ . ' 1\; o'\~ 
R. San.thana Kd-~}i'.n.e.n 

ADVOCATE & ~~Oi?\R'<. 
E.No. 'l77/1')l>:l 11, GO.Ms.30G/i99 4 

;-.10 . 349, U\\i\J (.HAl\11BERS 
j--\iGH coURl , C\-IENN A\~104 

9382131 !325 U9'3~":0l)09~ 

For Aqua World Exports Pvt. Ltd. 

- , l ..---
~uthonsed Signatory 
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AFFIDAVIT 

I , S. Megala Devi, Proprietor of M/s . SRI SAi RECYCLE SOLUTIONS, 
No, 12, Mega la Illam, Vilachery Main Road, Seenivasa Colony, Thattanur Village , 
Mi durai - 625006; do hereby solemnly affirm and sincerely state as follows : 

I am the Proprietor of SRI SAi RECYCLE SOLUTIONS, No.12, Megala Illam, 
Vilachery Main Road, Seenivasa Colony, Thattanur Village, Madurai - 625006; 
and I am well acquainted with the facts deposed to hereunder. 

I state that our company is doing various business and presently we have 
been offered a contract. 

I state that our company has not been involved in any criminal cases and 
to declare the company is not involved in any criminal cases I am executing this 
Affi'dav it. 

I hereby declare that the facts above stated are true to the best of my 
kn°{' ledge and bel ief. 

Dated at Chenna i this the 21st day of July, 2021 

Solemnly aff irmed at Chennai , on ) 
th is~the 21 st day of July, 2021 ) Q 
and siqri,e('.l~t s:ne1!1e, in my presence) f'f· tT\~J-

--/::_/-,,<>, ~ EFORE ME, 
~\j ·'\..;• \ \ <.,_ '• J 

J • ._ .... \ ( • • J I I 
,r.,lol l 1ft \ I ,. • ' I --1_,_ / ;~9 "'· "' ' '), ,7,, ,:,. 

,'\. ~-{> IE oi4nac.ito c. f.. 0111r.-,1~s lt.J ,,li1·01 ~u tl" 
··· il ,ifmo" Court. Cheon1I . GOG ~ , 

_ ~- it.,.~ _~-1H.!!J1WC -.~-
n&-t~ ";, 

..... 1 1,i , 11 /l t 11r_,1 1H L~ -111 
IJ /ORKS -, SN 1AJ 
1/l-.;r11:,0 . C ,,, r 

For Aqua World Exports Pvt. Ltd. 

\\---A ----
~thorlsed Signatory 
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A[yvf\ WORL\) fj_?OR.TS CN1) LT_\) 

cc 174985 
"' .-n -•,../ J.:.. h i~ 

"- · OHANALAKSHr.1 
, 1 "" " Venr1er 

I 1J 11 7 '1') 7 ¥ /8 1\ /1,l/,] II '!. 
i: 1u.\ / 11 1111 , n Kc, ,I Str t! c 

<.. 1, c 1111 ·, , . 100 00 1. 

Consortium Agreement f'o R.<"- F -7 

This Consortium Agreement is entered into on this the 21st day of July 2021 

BE1WEEN 

1. AQUA WORLD EXPORTS PRIVATE LIMITED, COMPANY HAVING ITS 
REGISTERED OFFICE AT NO 7, GROUND FLOOR, ALSA TOWERS, 186/187 
POONAMALLE HIGH ROAD, KILAPUK CHENNAI - 600010 (hereinafter referred to 
as The "First Part" which expression shall, unless repugnant to the context include 
its successors and permitted assigns). 

2. SRI SAi RECYCLE SOLUTIONS , COMPANY HAVING ITS REGISTERED OFFICE 
AT NO 12 VILACHER MAIN ROAD , SREENIVASA COLONY, KEELAKUILIKUDI 
MADURAI 625019 TAMIL NADU (hereinafter referred to as the "Second Part" 
which expression shall , unless repugnant to the context include it successors and 
permitted assigns) 

o "faJ~o n~ , 
" The above-mentioned parties of the Fl o/,&SE6~e- a'r~ collectively referred to as the 

"Parties" and each 1s 1nd1v1dually refer. d~ s '.a-1i a11ty\.' - / * Kr,, 1/i~n \ , · I C,tv Cl \pnn~ 1 ' * 
• For A<JU/.. l/1CJr ... o u:.o RT S PVT LTD ~<7l \N~tf '\ ):) ) . SRI SAi RECYCLE SOL\JTIONS 

_)--- LJ- •Of\1 11,iy ,·?" Q -~~!' 
. C G,O 't ~ I.ti Qr, 

v 0 --.;._.;-- \,' °' ')) \j ~~t: J.:~,. Proprtotor 

V 
I , •' , ' JI - r( , I I 

) ' 
.,J } J 

\ 

rts Pvt. Ltd. flor Aqua world Expo ------

Signatory 
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VJHEREAS, 

Port Bloir Municipa l Council(PB MC), ropr osontod .by Its Exocutlvo Englnoor -11I (work s& 
SWM) ond hovlng its rogls tered offices ot Port Blolr Municipa l Council , Indira Bhavan, 
Mohonpuro , Port Blolr-744 10 '1, Indio (hereinafter referred to as the "Employor " which 
expression sl1oll , unless repug nant to the context or meaning thereof, include Its administrators, 
succo~sors 1.rnd assig ns) hos invited npp llcotions (the Appllcotlons") by Its Request for Proposal 
(tho ''TENDER ") for "for Biore modiotion/ Bio-mining of Solid Wast.el Legac y Waste at Dumpy ard 
located ot Brooks hobad, Port Blair (the Legacy old waste tonnage Is approximate 1.0 Lakhs MT) 
for Port Blsir Mun icipal Council" (the "Works") . 

A.The Parties are interes ted In jo intly Bidding for 1110 Works as members of the Consortium and 
in occorda nce wi th the terms and conditions of the TENDER document and ot11er Bid 
documents In respec t of the Works , and 

B, It is a necessary condition under the TENDER document that the members of the Consortium 
shall enter Into a Consortium Agreement and furnish a copy thereof with the Appli cation . 

a. NOW IT IS HEREBY AGR EED as follows: 

1, Definitions and Interpretations 

In this Agre ement. the capitalized terms shall , unless t11e context otherwise requir es, have the 
meaning ascribed thereto under the TENDER. 

2. Consortium 

2. 1 The Parties do hereby irrevoc ably constitute a consortium for the purpos es of jointly 
partic ipating in the Bidd ing Proc ess for the Works. 
2.2 The Parties hereby undert ake to participate in the Bidding Process only through thi ,, 
Consort ium agreement and not individu ally and/ or through any other consortium constituted for 
this Works. either directly or indirectly or through any of their associate 
/parenUsister organization . 

3. Covenants 

The Parties hereby undertake that in the event the cpnsortium is decla red the selected Bidder 
and awarded the Contract , the Consortium members shall enter into a Contract Agreement with 
the Employer and , through its lead partner , undertake to perform all its obligations in compliance 
with the Contract Agreement for the Works . 

4. Role of the Parties 

The Part ies hereby undertake to perform the roles and responsibilities as described below : 
a. Party of the First Part shall be the Lead member and shall have the power of attorney 

from all Parties for conduct ing all business for and on behalf of the consortium during the 
Bidding Process and until the Contract Agreement is entered into with the Employer ; 
Party of the First Part shall be the responsible for works in the Bio Mining of Solid Waste/ 
Legacy Waste at Dumpyard located at Brookshabad and 
(responsibility to be mentioned) 

b. Party of the Second Part shall be the responsible for works in the Bio mining of Solid 
Was te/ Legacy Waste at Dumpyard located at Brookshabad (responsibility to be 
mentioned) 

5. Joint and Several Liabilities 

The Part ies do hereb y undertake to be jo intly and severally responsible for all obligations andr 
/1ab1l1ties rela ting to the Wo rks and in accordance with the terms of the TENDER , Bidding ' 
Document and the Contract Agre ement. with out prejudi ce to the joint and several liability of al\ 
the members of the Ccns ort ium , the Lead Member shall represent all the memb ers ,J:f::-tt:f!Fh. 

1 

Consort ium and shall at all tim es be liable and respon sible for discharging the rune · 'ahc\ ~'f: / ¾;. 
obligat ions of the Con tractor. The Contr actor shall ensure that eac h member of the n~2frt0 r , \ 
shall be bound by any dec1~1on, co mmu111catlon , notice, action or Inaction of the Le d ~ef?-i~~"'f\1I~;i'i', ·' . \ 
on any matte r re la ted to !his Ag ree.men! ano the Employer shall be entitl ed to re •t f OQ,i9\JY~' ne. 111

1~,1; * 
. svc h aRt1ori:P.e_9113lorP\IJU:o~ mu 111cat1on of the Lead Member. Th~~~;t.~r .. s.l;lA,\1 ,1, e ri~ll{ [\;,~ , . '.:-

1
l o/f,/:. to' release paym ents solely to the Lead Membe r and shi3Hrlffi\l iS . -~~~46 l (bl~\.o~ 8.° C) / 

liable for the Inte~s alloca tion of paym~Aqua(Woddtfix~e-&i~· tlum. · ~./'~~ .?1 

, , . - , ·'::-- . '('(',_...oi~ H . :,._\\. ~-
, ·~-• . ..J I iVE ENGINEt 11r.ctr;r _ \\-- , -l "~-. /. If'\ ~ / 

(''VORKS & SWM) - Authortled ' roprl• tor -•~=--"- · 
/•1•Jriicip;:il CCJuncll 5'gna1x>ry 
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6. Percentage Participation in the Consortium 

6.1 The Parties agree that the proportion of percentage partic ipat ion in works among the Parties 

in the consortium shall be as follows : First Party (Lead Member) : [should have at-least 70% 

percentage participation) Second Party: [should have at least 30% percentage 

participation) 

6.2 The Part ies undertake that they shall collectively hold 100% (hundred per cent) of the 

percentage participation of the Consort ium at all times unt il the Completion of the Project . 

7. Representation of the Parties 

Each Party represents to the other Part ies as of the dale of this Agreement that: 

a) Such Party is duly organ ized , validly existing and in good standing under the laws of its 

incorporation and has all requisite power and authority to enter into this agreement. 

b) The execution . delivery and performance by . such Party of this Agreement has been 

author ized by all necessary and appropriate corporate or governmental act ion and a 

copy of the board resolution / power of attorney in favour of the person executi ng this 

Agreement for the delegation of power and author ity to execute this Agreement on 

behalf of the Consortium Member is annexed to this agreement , and will not. to the best 

of its knowledge : 

Require any consent or approval not already obtained . 

ii. Violate any Applicable Law presently in effect and having applicabil ity to it; 

iii. Violate the memorandum and articles of association . by-laws or other applicable 

organizational documents thereof . 

iv. violate any clearance, permit , concession , grant , iicense or other governmental 

authorization , approval, judgment , order or decree or any mortgage agreement , 

indenture or any other instrument to which such Party is a party or by which such 

Party or any of its properties or assets . are bound or that is otherwise applicable 

to such Party ; or 

v . create or impose any liens , mortgages , pledges, claims , security interests , 

charges or encumbrances or obligations to create a lien , charge , pledge , security 

interest , encumbrances or mortgage in ot on the property of such Party , except 

for encumbrances that would not , individually or in the aggregate , have a 

material adverse effect on the financial condition or prospects or business of 

such Party so as to prevent such Party from fulfilling its obligations under this 

Agreement 

c) This Agreement is the legal and binding obligation of such Party, enforceable in 

accordance with its terms against it: and there is .no litigation pending or, to the best of 

such Party 's knowledge , threatened to which it or any of its associates is a party that 

presently affects or which would have a material adverse effect on the financial condition 

or prospects or business of such Party in the fulfilment of its obligations under this 

Agreement. 

8. Termination 

Th is Agreement shall be effective from the date hereof and shall continue in full force and effect 

unt il the Comp letio n of the Project of the Works is ach ieved under and in accordance with the 

Contrac t Agreement , in case the Contract is awarded to the Consortium . Howev er, in case the 

Consort ium is either does not get _ selected for award of the Contract , the Agre emen t will stan~=:::--... 

term ina ted in case the Applicant Is not pre -qualified or upon return of the Bid Security by,_Jhh \ :,.\: :' 

9. GUARANTEES AND BONDS 
,-~ s·;,\ , 1 

* c,1, o' ,·.:,.;11,1. 

Emp loyer to the Bidder , as the case may be. 
~ _/,'/ ?; 

g _ 1 Lead Memb er shall ~ubmit the Bid Security/EMO on_ behalf of the consortium . ~ . ver \.-,
1
~t

1
; ;;

1 

tJ / Submiss ion of 8 1d Security /EMO by Lead member on behalf of the con~ortlum sha ll i Q ~n',( ,, L; 1,, -i 1 

\"< r: . dilute rema ining member s Jo int & Seve ral responsib .il.ityt:l~ l(l,,~~jl .J;ni,pJ,Q~j;lr.,oo~i~;,_~t< of.le _ -----: \. 

For A(J)i'eAs"itVs&tint¢@Msilt:Jrn~ed by Lea9-_meI11._ber due I Ml ,;m~s~liMlm ff~~~ E ,, 'i ~ '.~ :x• 

IJTtVE EriRJrR/r!{ shall ab ide the decrs ron of empl cfydf. AqLia World Exports ~ -~ Q...i---, -

'VORKS t SW E"'-llt LJ-- - \\ - d \ 
i ·J.·1ic;n ..,/ C M) c_:_- • Propnttr n• 

- ,.,.... 0u nc ,1 
AuthoriNd Slgnatxwy 

Page 550 of 1410

5503247



• • • 
' , , 
• ., 
• • 
:., 
• • 
" ·~ 

• 
• • 
:a 

:a 

'3 

• • 
:2 
;a 
:a 

;> 

:a 

-~ .~ 
.~ 

9.2 1"110 Perlormonc e Guoro nteQ/oddltlon ol Perlorm1rnco Guom ntoo. 1f My shnll bo s~1bmlttod 

by the Load men1Llor on bo l1olf or tl10 con sortium In favour or Socro tnry. Port 81olr Mun lclpo l 

council. Howeve1 . Submi ssio n or Porfor moncc Guoron too Socll rl ty by Lood 1nombor on bu tmlf 

ot the consort ium shall in no woy dilut e tho1r Joint s Sovoro l respo nsibili ty 1r In coso . Empl oyor 

decides to forf eit tho Perform ance Guoron too/nddl t1onol Porforrnon co G11oron t.:m subm itted by 

Lead member due to reaso ns stoled in the TENDER. oil 111ombtlr sMI I oblcie tho doc,sion ot 

employer . 

10. Miscellaneous 

10.1 This Consortium Agreement shall be governed by laws of India . 

10.2 The Parti es ack nowl edge and acce pt thot this Agr eement sha ll not bo om ended by the 

Parties without th e prior wr itten cons ent or the Empl oyer . 

IN WITNESS WH EREOF THE PARTIES ABOV E NAM ED HAVE EXECUTED AND 

DELIVERED THI S AGREEMENT AS OF TH E DATE FIRST ABO VE WRITT EN. 

For and on behalf of 

SIGNED. SEALED AND DELIVERED SIGNED. SEALED AND DELIVERED 

LEAD MEMBER by : .SECOND MEMBER by: 

Name : M,:, .. ANuMNA .j.\Af!.101\<, 

Designation : J) \ e ~c,o (<_ 

Name: -i. ME Gr A Lf\3) £ ,r \ 

Designation f' t:....s> -R. 1 c ·1 o C' . 

Signature : For AQUA WO~LD DFJRT S PVT. LTDSignature : :or SRI SAi RECYCLE SOLUTIONS 

~- ~~S\1-- ~ 

~

)--. 
_ ____, _ 

rector Proprietor 

Witness : 

~ - S, vt,.t,,v Lt-\kS H""' \ S-Lo--l•.iV 

.. ~. VI \ l.R1-\rv\ II . 
h;1 ~-

\ 
Enc : board resolution/ power of attorney in favour of the person executing this Agreement 

V 

2\ . 

::..O'-A~~ 

t
~ 

I< S~'~,,,~,, ')""' t 
. "'\\ °:l ,, ~ ,\ \\ ;\\ (\ ·:, ., , I ' '"' .J 

c,,. o,c f\ . i.:· R. Santhan~ . I{rishn~n 
., . 

1~~\,ti \ ..::;.) ADVO GATL: ,1 ~fOTARY 
Qo ~\)l,I ,y1:i\~ / E,Nr;;. 377/19G :l (I: GO .Nis .30S/~99,{ 

D~":.~f No. 340 , L 'WV t:·1-iAM DE:R :S 
HIGH COLH-H , Cri~:I\J;,Jt\i-10 4 

fJ~tl21 ~H,21> &. 139J9J tJ <)0~-1 

:f \ .::c!J T IVE EN GI N [E. K -l ll 

For Aqua World ('.)'t( ·, \ I} 1J:>· ~/)~ \ 
~ ·\ ~ 

,, (WORK S , SWMJ 
Municipal Co unci 
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CHA RTERED ACCOUNTA NTS 

CERTIFICATE 

It is to ce rti fy that t he netw orth of M/s.Aqua World Exports Private Limited hav ing 
reg iste red offic e at No.7, 186/187 , Alsa Towers Ground Floor, Poonamallee High Road, Kilpauk, 
Chennai -600010 for th e thre e ye ars w ere as follow s: 

- . Year 

2017-2018 
2018 -2019 
20 19-2020 

Date: 22 .07.2021 

Networth (Rs.) I 
3.~5.93 ,424 I 
4,34, 53 ,404 I 
4,65 ,04,84 2 

I 

C ..... 
id Pc_---------<;_~_,_,-.-\ 

Chartered ccounta ~~ ~:- :---. 
'/ --::;~.s '\ 

M.No: 025667 . wo' ,;,'· \ 
UDIN : 21025667AAAi;~i;:~ ~?,: ·i \ 

\ ,,~ .,,· 
' ~'o'(:\"':f. _ .. ,,"'· 0 

,,~'rc.,(j 

' ~ 

f lo .8 8/93, II rLOOr~. l1M/1D/-'.R NACAR , Ill STR El: r, MAl-{All f\lGAPURAM, C HENNAI - 600 OJ ,l, INDIA. v Tr.:I: ,12rn 31164, '1?32 1858 r-mo ll : ~Cl 1157(,, 1yul100 .co m 

For Aqua World Exports Pvt. Ltd. 
l ,, ._,:; ,JTIVE ENCIN H .r<-111 

(WORK S & SWrv1 
Municipal Counci' 

---\~ , 
).uthorlMd Signatory Page 552 of 1410
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o, 001 o~--; O• • );:A,.1--.:> ., Q d-, '00 , 90, <">. o , 0,. , · 

, 'A8 ~1'1:!\~1N1¢ , j •( 1 ~-,~ -,JAa~ 1 s: :::: g: ~, r --. 
• -.1 1:1 ~ :u~I •~ , '~ ~ ") '1 c:-r; 1 ( )'" )''~-

-' .. r ,~1,_• ..\.. - .., . ..:. ,.!l ~~,~~k;ili:,1~-,:;.-,...,•, -
ctfitc-FII-§ TAMILNADU 

J. \ , \bJ , dO d, \ 

A(ilvP\ i.0tiRU) r:;xr oR TS [r--rr') LT0 

Pow er of Attorney for signing the Bid 

KNOW ALL MEN BY THE SE PRESENTS , 

cc 174987 
it ~'1'T\ "'- J... h .i 

ft,.., DHANALAKS r 
St;, rnp Vt!nclor 

, ,,, ·,. ,c, ] 1/ 0 4 / S I ~ 

L ·:, : . • \ ,.11 11 , n Keil St 

c1, L1111., i- bO G oa · 

FORM F-6 

§ We I .A QUA WORLD EXPORTS PRIVATE LIMITED . and 2.SR I SA i RECY CLE SOLUT IONS 

(havi ng office at) do hereb y irrevocab ly co nstitut e. nomin ate, appo int and auth orize 

Mr. E. RAJENDRA PRJASAD S/o EZUMALAI and prese ntly res iding al LILLY PUR VILL AGE . 

HADDO POST , CSA THAM POLICE STAT ION , PORT BL AIR. SOUTH ANDAMAN , who is 

prese ntly emplo ye d with us and ho ldin g the position of MANAGER. as our true and lawfu l attorney 

(here inafter referr ed to as the "Attorney") to do in our name :rnd on our beha lf: nil suc h Jets, deeds and 

thin gs as are necessary or req uired in con nec tion wi1h or inc ident:i l to submi ss ion o f our :ippli ca tion for 

qua lifica tion a nd submi ss ion of our bid fo r the work namely, ·'Bioremed iation / Bio-minin g o f So lid 

Waste/ Legacy Was te at Dump yard loca ted at Brookshab:id , Port Blair (the Legacy o ld waste tonnage is 

approximate 1.0 Lakhs Mn.for Port Blair " Prop os<'.d by the Pon Blair Municipa l Co uncil (PB1vIC) ( tlw 

" Emplo ye r") 111clud 111g but not limit ed to SIJ,;!Hrf6ii:'cf: ~11ssion of a ll app lica 11ons. bid, ,md ntht·1 

. Q:;,,~f-<,\/ '\ ....-
T • 

0 / •'<;,~<:-,/, .--: 

- a- Ir- - .J r' s ,-,VT LfD < ":/·(',• ~•\ ' ? 

- "''- -~ .. ---_, 1-:~:~~t J~i1) ~orSRISAJRECYCLESOLUTIONS 

cf ,,Sl ,,41 . 
• :i ,irei·· <.. 

' 

D recto r c,i, ,. :::::,j} ,8, ~~ ,_ · 
Q "-~ ),,, '\.~ I <} 

? Vr (.)\" \ '1/ Propnet°' 

~,.....::." : 

,....__ ' •· K . :santn a;-ia t~nsnnan v- AD1i •f __ L, ;f -:~ ~:-uTAf..:Y 

,_ ~.r .. f ll/f:: ENGINEE R-Il l 

(\/o/ORKS & SWMJ 
Municio.il Counci 

For Aqua World Exports Pvt Lt'.cf No . -:i 1 , 1 : · , i:, I! c:. c. . ,v: .~. :.i ~->, , 0 n • 

\ \ ___.. .~ . • N0 .. :,. : ·,-.·v1J :: t :, \ !Vil .: r. '.::. 
'' ~ G h ~: L:1 V { ; :: ;-i;.: i\l (~ l - ' , 0 

Authorised 5,gnatory 93Ul ·1 J ·1 ::i2~ b. U9.):J :,u•,u~•-1 Page 553 of 1410
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documents and writing s, panicip ate in pre-bid meeting ; nd other conference s and providin g information/ 

responses to the employer, repr esenting us in all matters before the emplo ye r, s ignin g and execution of all 

contracts including the Agreement and undenakin gs consequent to acceptance of our bid , and generally 

dealing 

With the emplo ye r in a ll matter s in connection with or relating to or arising out of our bid for the said 

Project and/ or upon award thereof to us and/or till the entering into of the Agreement with the employer. 

AND we hereby agree to ratify and confirm and do hereby ratify and confirm a ll acts, deeds and thin gs 

done or caused to be done by our sa id Attorne y pursuant to and in exe rcise of the power s conferred by 

this Power of Att orney and that a ll acts, deeds and thing s done by our said Attorney in exe rcise of the 

power s hereby conferred shall and shall always be deemed to have been done by us. 

IN WITNESS WHEREOF WE , AQUA WORLD EXPORTS PRIVATE LIMITED & SRI SAi 

RECYCLE SOLUTIONS, THE ABOVE-NAMED PRINCIPAL HA VE EXECUTED THIS POWER OF 

ATTORNEY ON THJS DAY OF 22ND DAY OF JULY 2021. 

For fV~J2 t,., )/--l O" i2. L-- 't> E ;q ?o r:z H l>..fT . Lro. 
E, fZP.j c.r--(t~T<_A _\)~-,,..iAb 

(Signature, name, designation , and address) 11 fZ N c.. MP. r< t>, t., e. rt. 
L. \ L-\..- "'/" )) \l ,( 

Witnes ses: 

1-\ I\DD O l)o.S.l 
Port., l1\..."l\\tc 
i , r.\rfDP>.MC-1-T'I · 

I. S . $ v l> b V L 1\t5tt M 1 S-0-~L 

r"7') 

2. ' . VI k~•H·" t -v,k-

Accepted 

(Signature, Name , Titl e and Address of the Attorn ey) 

For AQUA WORLD EY..PORTS PVT. LTD. 
.:or SRI SAi RECYCLE SOLUTIONS 

~. 

\V 

,'\ 
~roprietor 

"- ~'I, I-¥! \\) \ 
l t;1

~ ,/;; \-1e. c, _'":,' ~"' I'!!. '\; 
1- ~ --' , c; ~'< );,·\ ' 

<.,~~_a,~~'\~", n \ ( ()~ ~d'-\ 
~lr ~ ;, ,1 

G . _,~ 1// (' '-f sant hai~ r is nan 
:_'._ ~:OTAf,'. Y 

E. No . ~"l 'l i : •.:1l'J:,, 1!. G C. .W. .~.::~:i/ ~09-' 

·' - ITI\'[ ENGI N EE ~ -11 1 
. No ·:,.J 1. :. /, i,t') ,: HJ\ \l'l t ~ .. :. r;:~ 

For Aqua World Exports Pvt. L~ i lGh (~()U,•::.c;-, C;;•U: NN t~ i-, 04 
('110P_Ks ,11,. SWM) 
thr1 1ci p a l C0un cil 

•~ 93U2 '13 ·152~&8 9..'l~J:, u tJU!1•) 

Authorised Signatory Page 554 of 1410
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" I, Anupama Haridas W/o S.Haridass, Director of Aqua World Exports Pvt.Ltd, .., ., 
,J 

., 

., 

.) 

,) 

:, , 
' , 
:, 

l 
) 

l 

' l' 

1' 

ha t ing Office at No.7, Alsa Towers, Poonamallee High road, Kilpauk, Chennai-600 
010; do hereby solemnly affirm and sincerely state as follows: 

I am the Director of Aqua World Exports Pvt Ltd and I am well acqua inted 
witl;l the facts deposed to hereunder. 

, I state that our company is doing various business and presently we have 
been offered a contract. 

I state that our company has not been involved in any criminal cases and to 
declare the company is not involved in any criminal cases I am executing this 
Affidavit. 

I hereby declare that the facts above stated are true to the best 0f my 
knowledge and belief. s 

Dated at Chennai this the 21 st day of July, 2021 
a 

Solemnly affirmed at Chennai, on 
th is, he 21 st day of July, 2021 ) 
and ·signed his name in my presence) 

\-,1-.\ J-' -:1·.., 
\ C'"t\ ~' '~A' / v~~ , 

U. i=CUilVE ENGIN[ E ~ -l tl 
(WORK S ~ SWM) 
Mun ici ,-;i l Co1.mc1I 

l -
BEF~ \ , 

. I 
} 'J ' 

f.' · ·t••,: . . I I I;. '-<- I • 
" • .; I , • •,./, , Qt ~ 

Atnc:a t-.1 _ . · .,t , ;it-,, 
lC,more Court, Ctisnn., , . , • : i~ 

I ~~~!_tJL-- :_ 

For Aqua World Exports Pvt. Ltd. 

\ \- - -~ 
----- '%.athqrtsed Signatory 
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OFFICE OF THE MUNICIPAL COUNCIL 
PORT BLAIR 

No.07-55/EE-III/SWM/MC/2021-22/ / ~ ­

To, 

Mis. Aqua World Exports Pvt. Ltd., 
Govt. Contractor 
Kilpauk , Chennai, 
Tamil Nadu, 

Dated: ~S' /10/2021 

Sub: - Bioremediation/ Bio-mining of Solid Waste/ Legacy Waste at Dump Yard located at Brookshabad, Port Blair. 

Your Tender for the work mentioned above has been accepted on behalf of the Secretary , Municipal Council at your Tendered Amount of ?.8,93,19,000.00 (Rupees Eight Crore Ninety Three Lakhs Nineteen Thousand Only), which is -10.56% below the Estimated cost of ?.9,98,64,000.00 (Rupees Nine Crore Ninety Eight Lakhs Sixty Four Thousand Only). 

You are requested to submit the PERFORMANCE SECURITY/ GUARANTEE of 
?.26,7'1,570.00 (Rupees Twenty Six Lakhs Seventy ~il\t Thousand Five Hundred 
Seventy Only) within 15 days from issue of this letter. This Performance Guarantee 
shall be in the prescribed form as provided in clause 1 of the General Conditions of 
Contract for CPWD works, and shall be valid up to 30th Nov 2023. 

Contractor should submit EPFO certificate and GST registration copy along with performance guarantee. 
On receipt of the prescribed performance guarantee, necessary letter to 

commence the work shall be issued, and the said of work handed over to you 
thereafter. 

Please note that the time allowed for ca~rying out the work as entered in the 
tender will be reckoned from the date of issue of award letter. 

Copy to: 

1. The Accounts Officer, Municipal Council. 

Executive Engineer-Ill (Works) 
Municipal Council 

2. The Assistant Engineer-Ill (RW/SWM), Municipal Council. 
3. The Junior Engineer (SWM).Municipal Council. 
4. The Accountant-II, Municipal Council. 

•. A l~(,U11VE EN G1 1•L L1..-11l 
(WOR'f(.S , 
Municip.il C• unr:il 

Executive Engineer-Ill (Works) 
Municipal Council 

For Aqua World Exports Pvt. Ltd. 
~ ,,--

Slgnarory 
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OFFICE OF THE MUNICIPAL COUNCIL 

PORT BLAIR 

No. 07-55/EE-III/SWM/MC/2021-22/ / 6 1 

NOTE 

Dated: o 1/ rr . /2021 

Sub: - Bioremediation/ Bio-mining of Solid Waste/ Legacy Waste at Dump 
Yard located at Brookshabad, Port Blair. 

The Performance Guarantee in the form of B.G No : 01571GPER000621 , dated 

28 .10.2021 for t.26 ,79,570.00/- (Rupees Twenty Six Lakhs Seventy Nine Thousand 

Five Hundred Seventy Only) drawn from UCO Bank, Chetput Branch , Chennai , is 

received as requested vide letter No. 07-55/EE-III/SWM/MC/2021-22/155, dated 

25 .10.2021 for above mentioned work from M/s. Aqua World Exports Pvt. Ltd. , Govt. 

Contractor , Kilpauk Chennai , Tamil Nadu and the same are enclosed herewith . 

The EMO bearing B.G. No: 01571GFIN000421 , dated 23 .07 .2021 from UCO 

Bank, Chetput Branch , Chennai amounting tot. 19,97,280.00 submitted by M/s. Aqua 

World Exports Pvt. Ltd., Govt. Contractor, Kilpauk Chennai , Tamil Nadu , EMO will be 

released after the submission of PG by the contractor 

The P.G for the above said work is under the custody of EE-Ill (Works) and will 

be released after the completion of work . 

Q-V 
Executive Engineer-Ill (Works) 

V 
cX[C iJ r IVE EN GINE ER-Ill 

(WO RKS a. SWM) 
Munic ipal Council 

Draughtsman Gr-Ill (Civil) 

Municipal Council 

For Aqua World Exports Pvt. Ltd. 

__\.\- , (\._,,,--
- 'Authorised Signatory 
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APPENDIX- I 

(Bank Guarant ee for _Bid Security/EMO) 

Bank Guc1rantee for Bid Secur ity 

(Re fer Clauses 16.1 of 1TB) 

B.G. No. 0157IG PER000621 

Dated :28/10 /2021 

1. In considerati on of the Port Blair Municipa l Counci l represen ted by Secr etary , 

PBM C having its office at Indira Bhavan , Mohanpura , Port Blai r-74 4101 , India , 

(her ein after referred to as the "PBMC ", which ex pression shall unl ess It be 

repu gnant to the subjecto r context thereof include its , successors and assigns ) 

hav ing ag reed to recei ve the Bid of Mi s. AQUA WORLD EXPO RT S PVT . LTD . 

and having its regis tered office at No 7 Ground Floor. A lsa Tower s, t 86/ t 37 

Poonamalle High Road , Kilpauk , Cheri nal 600010 (herein after refened to as tha 

"Bidd er· wh1ct1 expression shall unless 11 be repugna nt to tho subjec t or con text 

lh«rco f include its/their execu tors, ndml nistrators, successors and ussIgns\,to1 

·B1urem e:d1ation/ Bio -mining of Solid W aste/ Legacy W aste at Oumpyard loc.lt d<.J 

;;, t 8 100~.Lhctbad . Port Blair (the Leo acy old wa ste tonnaoe I~ .1pp10xillll' '.t' I O 

r-or UC5) B A N•< 

l 

\V 

,- /' . 
' , ,.,,,.-· 
J 1/u l) ~ fJ IJ I 

Ch o tpv t 11, ~11~h 

' _ 1-' U q.1/11/ 
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I , I J( , ir Jt I I< ill 
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Lakt, a MTJ " (h~r1::1inaftur ro furrcd 10 as "the Projec t") pur suant 10 the TE ND ER 
Documen t da ted 75/100021 Iacucd rn respect of the ProJec t and other re lated 
docurrront:; (hero1nnftor co lloc t1voly retorred 10 as "Bidding Documents"), we UCO 
BA!'lK" t,~v1ng our rcglctercd ornce at UCO Bank Head 
O fflce, 10,B I MSaran1,Ko lkata-700 001 Wc stBengal India and one of Its branches 
alN o 779 Poonama llr,,c I l1gh Road, Kltpauk , Chetpu t, Chennai , Tam il Nadu 
6000 10 (hore lna ttc:, r rofermd 10 as the "Bank"). al 11,() requ es t or the Bidd er, do 
hc roby in te:rms of TE NDER Doc ument, lrrevoc, I ' , .. 1cond ltion ally and wi thout 
reso rvc1t1on guaran teto tho du e .and faith ful fulfil ment and compliance of the terms 
an d co nd itions of the Bidd ing Documents (incl uding the T ENDER Doc umen t) by 
tho oa1d Bidd er and uncondit ionally and irrevocab ly undertak e to pay for thw ith to 
the PB MC on amo unt of Rs 26.79,57 0/- (Rupees Twenty Six Lakhs Seve nty 
Nine T l,o uoand Frvc Hundred and Seventy only) (hereina fter referred to as the 
"G uaran tee") a:;. ou r pr imary obligation withou t any demur , rese rvat ion , reco urse. 
co ntes t or protes t and without reference to the Bidder if the Bid der shall fail to 
fulfi l or com ply wi th all or any of the terms and conditions contained in the said 
Bidd ing Docum ents. 

2. Any such wri tten demand mad e by the PB MC stating that the Bidder is in default 
of the due and fai thful fulfi lment and comp liance with the terms and condi tions 
con tai ned in the Bidding Doc uments shall be finpl , r:i11clusive and bin ding on the 
Ba nk . 

3. W e, the Bank, do hereby unco ndi tionally unde rtake to pay the amount s du e and 
pa yab le under this Guarantee with out any demur , reservatio n, reco urse , cont est 
or protes t and with out any reference to the Bidder or any other pe rson and 
irres pec tive of whether the claim of the PBMC is disp uted by the Bidder or no t, 
merely on the first deman d from the PBMC stating ihal the amount clai med is 
due to the PB MC by reaso n of failure of the Bidder to fulfill and co mply with the 
terms and conditi ons contain ed in the Bidding Documents includ ina fa ilure of the 
said Bidd er to kee p its Bid ope n during the Bid vali dity period as set forth in the 
sa id Bidding Doc uments for any reason whatsoever. Any such de mand made on 
the Ba nk shall be conclusive as rega rds amou nt •111c and payabl e by the Bank 
und er th is Guarantee . However , our liability under this Guara ntee shall 
berestric ted to an amount not excee din g Rs. 26,79 ,570 /- (Rupees Twenty Six 
Lakh s Seventy Nine T housand Five Hundred and Seventy only ). 

4 . This Guar antee shall be irrevocab le and remain in full force upto 30'" Novemb er 
2023 from the Bid Due Date/las t date for bid submis sion or for such extended 
period as may be mutually agreed between the PBMC and the Bidder, and 
ag reed to by the Bank , and shall con tinue to be enfor ceabl e till all am ount s und er 
this Guarant ee hav e bee n paid. 

For UCO t3p_r.:1: 

~
," 

> .. 
. C h c tp~ll: "" 

S.. P· 'r AoA v' 
E:: /'v\ {) . ~ ~-,.., ::.-o 

V 
-XE CUTIVE ENGIN EF R-lll 

('./\IORK S L SWM) 
Muni cip .i l CeuAcil -- ---

:"-?i / For UCO 6t.J'.:, 
. , :- :rrrm-T / Chetput Branc h 

lJ;~~~a nager 

A ARUL S \VAMINATHAN 
P.EM . 45439 

for Aqua World Exports Pvt. Ltd.., 

-- __\\--- ·{\--
-~ Authorised Slgna~ 

Page 559 of 1410

5593256



, 
" \ ;--

I 

t 

• 
' i 
1 
i .. 
:., 
·~ .,., 

'.,I 

,_, ,., 

., 
:, 

:, 

;I 
;a 
:a 

.:a 
\ .. 
1"1 
',I 

5
· We , 

th
e Bank, further agree tl1a1 the PBMC shall be the sole judg e to decide as 

to. whether the Bidder is in default of due and faithful fulfillment and complian ce 
wi.

th th
e terms and conditions contained in the Bidding Documents including, inter 

.aha, the failure of the Bidder to keep its Bid open during the Bid valid ity period set 
forth in the said Bidding Documents, and the decision of the PBMC that the 
Bidder is in default as aforesaid shall be final and binding on us, notwithstanding 
any differences between the PBMC and the Bidder or any dispute pending before 
any Court , Tribunal , Arbitrator or any other PBMC. 

6
· The Guarantee shall not be affected by any change in the constitution or winding 

up of the Bidder or the Bank or any absorption , merger or amalgamation of the 
Bidder or the Bank with any other person. 

7
. In order to give full effect to this Guarantee , the PBMC shall be entitled to treat the Bank as the principal debtor. The PBMC shall have the fullest liberty without 

affecting in any way the liability of the Bank under this Guarantee from time to 
time to vary any of the terms and conditions contained in the said Bidding 
Documents or to extend time for submission of the Bids or the Bid validity period 
or the period for conveying acceptance of Letter of Award by the Bidder or the 
period for fulfillment and compliance with all or any of the terms and conditions 
contained in the said Bidding Documents by the said Bidder or to postpone for 
an~ time and from tim_e to time any of the powers exercisable by it against the 
said Bidder and either to enror·ce or forbear from enforcing any of the terms and 
conditions contained in the said Bidding Documents or the securities available to 
the PBMC, and the Bank shall not be released from its liability under these 
presents by any exercise by the PBMC of the liberty with reference to the matters 
aforesaid or by reason of time being given .to the said Bidder OF any other 
forbearance, act or omission on the part of the PBMC or any indulgence by the 

_ PBMC to the said Bidder or by any change in the constitution of the PBMC or its 
absorption, merger or amalgamation with any other person or any other matter or 
thing whatsoever which under the law relatir,g to sureties would but for this 
provision have the effect of releasing the Bank from its such liability. 

8. Any notice by way of request, demand or otherwise hereunder shall be 
sufficiently given or made if addressed to the Bank and sent by courier or by 
registered mail to the Bank at the address set forth herein. 

9. We undertake to make the payment on receipt of your notice of claim on us 
addressed to UCO BANK, CHETPUT BRANCH [name of Bank along with branch 
address] and delivered at our above branch which shall be deemed to have been 
duly authorized to receive the said notice of claim. 

10. It shall not be necessary for the PBMC to proceed against the said Bidder before 
proceeding against the Bank and the guarantee herein contained shall be 

For UCO SANK 

V 

CM\p et 6r~ nch 

.S.·P· 'f /.r'v fw 

(: 1"' 9--;;<;.~ ~u 

1.:1,2:.c u1 1VE ENCINE.t.K-11\ 
(WORKS & SWM) 
M uni cipal Ceuncil 

·-, ~-~/ For UCO :2.' . ·• : 
.T :;-;-r@'i / Chetput 6rJ nch 

1\ _ - \ ~) 
-~~Ucfi_LJ:lu••~M=~er-

A ARUL SWAMlNATHAN 
P.F.M. 4S439 

For Aqua World Exports Pvt. Ltd. 

t\_ ...--­
~ ori~ Signatory 
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enforceable against the Bank notwithstanding any other security which the 
PBMC may have obtained fro~ the said Bidder or any other per son and which 
shall. at the time when proceedings are taken again st the Bank hereund er, be 
outstanding or unrealized . 

11 
· We , the Bank, further undertake not to revoke this Guarantee during its currency 
except with the previous express consent of the PBMC in writing . 

12· Th~ Bank declares that it has power to issue this Guarantee and discharge the 
obligations contemplated herein. the undersigned is duly authorized and has full 
power to execute this Guarantee for and on behalf of the Bank . 

13-For the avoidance of doubt, the Bank's liability under this Guarantee shall be 
restricted to Rs. 26,79,570/- (Rupees Twenty Six Lakhs Seventy Nine Thousand 
Five Hundred and Seventy only) . The Bank shall be liable to pay the sa id amount 
or any part thereof only if the PBMC serves a written claim on the Bank in 
accordance with paragraph 9 hereof , on or before 301

h November 2023 . 

14. Notwithstanding anything contained herein : 

a) Our liability under this bank Guarantee shall not exceed Rs . 26,79 ,570/­
(Rupees Twenty Six Lakhs Seventy Nine Thousand Five Hundred and Seventy 
only). · 

b) This Bank Guarantee shall be valid up to 301
h November 2023 And 

c) We are liable to pay the guaranteed amount or any part thereof under this 
bank Guarantee only and only if we receive a written claim or demand on or 
before 301

h November 2023 . 

Dated this day of 2s th Octo.ber 2021 . 
Place : Chetput , Chennai 

Name of the Bank : UCO Bank, Cheput Branch 
Phone no: 044-2.6411627 

r::,r -~l i•:· 

ST· f/1,)pcli~j':f 

·.:~1.-: pc! (., a··,:::> 

5, · VYA-f) AV 

G. f"\f - 5 5:9S0 

'7. / For UCO :: .· 
· '. '7i":c-n / Chetp ut Er.enc,, 

-::;~~~~ TManager 

A ARUL SWAMINATHAN 
PF.II!. 45439 

_v 
_1;'.::CUTIVE E'NGINEFR-111 

Slf/1\ I ) 
1'i11J ri1c1oa1 Cou"Gt 

For Aqua World Exports Pvt. Ltd. 

~ orl~~tory 
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OFFICE OF THE MUNICIPAL COUNCIL, 

PORT BLAIR. 
No. 07-55/EE-III/SWM/MC/2021-22/ 16 2. Dated: o 1/ 11 /2021 

To, 
Mis. Aqua World Exports Pvt. Ltd ., 
Govt. Contractor 
Kilpaul<, Chennai , 
Tamil Nadu 

Sub: - Bioremediation/ Bio-mining of Solid Waste/ Legacy Waste at Dump 

Yard located at Brookshabad, Port Blair. 

Ref: 1. Performance Security / Guarantee amounting to t.26, 79,570.00/­

Submitted by you vide letter No.Nil , dated . 30 .10.2021 , for the above 

work . 
2. This Office letter of intenl/acceptance of your tender vide No. 07-55/EE­

III/SWM/MC/20-21/155, dated 25.10.2021 . 

Dear Sir (s), 

1. You are requested to contact the Assistant Engineer-Ill (RW/SWM) . 

Municipal Council , Port Blair for taking possession of site and starting 

the work at once . 

2. In continuation to the letters referred to above , kindly find enclosed a 

copy of agreement you are also requested to attend this office formal 

agreement within fifteen days from the date of issue of this letter . 

Copy to: 
1. The Chairperson, Municipal Council. 

Yours Faithfully, 

Executive Engineer -Ill (Works) , 
Municipal Council. 

2. The Chairperson , WTP & I Sub-Committee , Municipal Council. 

3. The Chairperson , FTA. Sub-Committee , Municipal Council. 

4. The Secretary, Municipal Council for information . 

5. The Superintending Engineer , Municipal Council for information . 

6. The Accounts Officer , Municipal Council. 

7. The Accountant , Municipal Council. 

8 . The Assistant Engineer-Ill (RW/SWM), Municipal Council 

9. The Junior Engineer , In-charge through AE-11I (RW/SWM) , Municipal council 

y 
::1,.:: -.., i.JTIVE ENGINEER-I ll 

SWMJ 
Munic ipal Cc uncil 

Executive Engineer-Ill (Works) , 
Municipal Council 

For Aqua World Exports Pvt. Ltd. 

- - ~-~-­
Authorised 51gnato,y 
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• 
CONDITIONS OF CONTRACT 

l lnterpreta ons 

The PBMC shall be the sole deciding PBMC as to the meaning, interpretation and implications for various 
provisions of the specifications . PBMC decision in writing shall be final and binding upon the contractor. 

2. In ma on about commencement of work: 
Before commencing the works and also during progress the Contractor shall give due notice to the 
concerned authorities, the Municipality, APWD, Electricity Department, Telephone Department, the Traffic 
Department attached to the Police, other Departments and companies as may be required to the effect 
that the work is being taken up in a particular locality and that necessary diversion of traffic may be 
arranged for . The contractor shall cooperate with the Departments concerned and provide for necessary 
barricading of roads, protections to existing underground mains, cables etc . the cost of same should be 
included in the Price Bid and no extra cost for same shall be payable . 

Contractor is also responsible for coordinating with various Government/Statutory bodies etc . regarding 
obtaining clearances/NOCs required for execution of work . Statutory fee etc . to be paid by contractor 
which shall be reimbursed by PBMC on producing requisite documents. 

3. Security Deposit: The person whose bid may be accepted (hereinafter called the Contractor which 
expression shall unless excluded by or repugnant to the context include his heirs executers, 
administrators representatives and assigns) shall permit PBMC at the time of making 
any payments to him for the value of work done under the contract to deduct the security 
deposit as under : 
The Security Deposit to be taken for the due performance of the contract under the terms & 
conditions mentioned in the TENDER will be a deduction of 2.5 % (Two & half Percent) from the gross 
amount of each running bill and final bill. Security deposit (cumulative value) shall not be more than 5 % of 
the contract value. Further, upon completion of works and subsequent to issue of completion certificate 
Security Deposit amount shall be released post completion of 1 year from commissioning of MRF (i.e OLP is 
over) . It may be noted that, no interest will be payable on security deposit or any other payment payable 
under this contract . 

4 . Performance Security: 
I) BG against Performance Security computed @ 5 % of the contract value shall be deposited by 

the successfulContractorwithin the time and manner stated in the 1TB of TENDER. This 
performance security shall be in addi on to security deposit. 

The release of BG in lieu of the Performance Security as above shall be subject to the contractor furnishing a fresh 
BG for an amount equal to the amount to be retained by the PBMC. 

A­
D­
C­
O-

5. The Contractor isto set out the whole of the works in conjunction with authorized representative of PBMC 
and during the progress of the works, to amend on the 
requisition of the PBMC any errors which may arise therein and provide all the 
necessary labours, and materials for so doing . The Contractor(s) is/are to provide all plant, labour 
and materialswhich may be necessary and 
requisite for the works . All the materials and workmanship are to be the best of their respective 
kinds . The Contractor(s) is/are to leave the works in all aspects clean and perfect at the completion 
thereof . 

6. The Contractor must extensively coordinate with PBMC and its consultants during design and 
construction stage . 

7. The Contractor shall be responsible for any damage caused to existing infrastructure/buildings etc . Upon 
request from PBMC or by himself shall restore the damaged works at his own cost to the satisfaction of the 
PBMC. 

8. The PBMC or its nominated officer-in -charge is to have at all times access to the works which are to be 
ent irely under his control. He may require the Contractor(s) to dismiss any person in the Contractor (s) 
emp loyeeupon the works that may be incompetent or misconduct him and the Contractor (s) is/are 
fort hwith to comply with such requirements . 

EH CJTI / f EhJCIIJC::ER-111 
11,0Rr<S & $/Jr /i ) 
/Aun r_ p :;.1 C• un · I 

O'Man Gr-Ill Contractor 

For Aqua World Exports Pvt. ltd . 

<::: '0 I \ -
Au~orlsed Slgnatof\' 
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111111 

. h roved drawings or specifications or execute 1 
9 . The Contractor cannot vary or deviate from t e app anvextra 

I Pon the PBMC to be tt· . 
work of any kind whatsoever un ess u . . su 1c1ent1y 

d ings expressly given and signed by PB 
shown by any order in writing by any plan or raw Mc as 

extra or variation or by any subsequent written approval signed by :BMC. In cases of daily labour 

all vouchers for the same are to be delivered to th e PBMc 

at least during the week following that in which the workmen have been . engaged and only such 

day work is to be allowed for as such as may have been auth0 nzed by th e PBMc to 

be so done unless the work cannot from its character be properly measured and valued . 

10. Excavation: The Contractormust stack the excavated material at a location designated by the 

Engineer In charge of PBMC. . . . 

11 . All works indicated in the scope of Servicesof thisTENDER Quality, TeSt ing, Sampling, shall be done 

inaccordancewithBISand specifications. 

12. The Contractor must strictly adhere to the instructions provided by th e PBMC officials from 

time to time . The contractor shall rectify bad workmanship works within the stipulated time 

provided by the PBMC. The PBMC has the right to dismantle th e works whichis 

not complying with the drawings and standards as per PBMC Nominated Eng. In charge . The Contractor 

upon receiving such instruction shall either rectify the defect or dismantle the structure at his own cost. 

13 . In case the contractor does not obey the instructions of the PBMC, the PBMC has the 

right to get the work/dismantling rectified by other contractors/workers . The cost of such 

work on actual basis will be deducted from the contractor's bill. 

14 . All work materials brought and left upon the ground by the Contractor{s) or his/their orders for 

the purpose of forming part of the works are to be considered to be the property of the PBMC 

and the same are not to be removed or taken away by the Contractors or any other person without the 

special license and consent in writing of the PBMC.PBMC is not to be in any way answerable for any loss or 

damage which may happen to or in respect of any such work or materials either by the same being lost or 

stolen or injured by weather or otherwise. 

15 . The PBMC has full power to require the removal from the premises of all 

A­
D­
C­
O-

materials which, in his opinion, are not in accordance with the specification and in case of 

default, the PBMC is to be at liberty to employ other persons to remove the same 

without being answerable or accountable for any loss or damage that may happen or arise to 

such materials . The PBMC is also to have full power to substitute othe r improper 

materials to be substituted and in case of default, the PBMC may cause th e same to 

be supplied and all costs which may arise due to such removal and substitution are to be borne 

by the Contractor (s). 

16. If in the opinion of the PBMC, any of the works, are executed with 

improper/Inferior materials or defective workmanship, the Contractor(s) is/are, when required by the 

PBMC forthwith to re-execute the same and to substitute proper materials and workmanship and in case 

of default of the Contractor(s) in so doing within a week the PBMC is to have full power to employ other 

persons/agency to re-execute the work andthe cost thereof shall be borne by the Contractor (s). 

17 . -DELETED-. 

18. From the Commencement of the work to the completion of the same, the site and the wor ks thereupon 

are to be under the Contractor(s) charge. The contractor is to be held 

responsible for and to make good all injuries, damages and repairs occasioned or rendered 

necessary to the same by fire or other causes and they are to hold the PBMC harmle ss from anY 

claims for injuries to persons or for structural damage to property happening from any neglect, 

default, want of proper care or misconduct on the part of the Contractor(s) or of any one in 

his/their employment during the execution of the works . 

19 . The PBMC is to have full power to send workmen upon the premises to 

execute fittings and other works not included in the Contract for whose operation Contractor (s) 

,s/are to afford every reaso_nable facility during ordinary working hours , provided that suctl 

operation shall be earned on m such manner as not to Impede the progress of the work included 

in the contract but the Contractor(s) ls/are not to be held responsible for any damage which 111.1¥ 

happen to or be occasioned by any such fittings or other works . 

20 . - OELETED-

21. In any case in wh ich under any clause or thi s contra ct the Contractor shall have renders hi111sell 

liable to pay com pensat ion amount ing to the whol e of the security deposit (whethe r paid in one 

'.;Um or deduct ed by installm ents) or committed a l>rnach of any terms in Fllir Wages o, in till' 

;11 , 

11, JU ~ " 
..) ., ~ J 

'' D'Man G r-Ill 

ror Aqua World Exports Pvt. Ltd. 

-- -·- - - \\ - -- -r , 

Authorised Signatory 
Co ntra ctor EE-Ill (Works) 

--
Page 565 of 1410

5653262



"' it .. 
» 
,¥· 

l 

I"' 

t 

to-
)J 
:v 

~e ")I 
::r- :-
c-· 

'-

-e 

or 

or 

all 

of -:-v 
ne 
to 

~r 

to 

1m e -..:, 

,\-ith 

thE 

eese 
t'1er 

-3 
ipon --> 
he ld 

lc red 

any --> 
?lect . 

...;..> 
1E i n ~--> 
5 to ......:-!t 
:>r (s) 

w ch _ _, 

,c1dec -

may - > , ., 
imsetf 
n on e - , 

:n th e 
:, , , , 
• 

• 

;.... 
0-
C-
0-

ca...-s:e of de la\:s beycmd four mon ths or in case of abandonm ent o f the worl< owing to th e serious 

imess or death of the Contracto r or any other uiu s.e, PBM C shall have power to adopt anyone of th e 

folk>wing courses , as he/ she may deem best suited to t he 

in~rest of the PSMC.. 
(a) The rescind of contract , (of which ~ssion notice in writ ing to th e Contractor unde r 

thehandofthe PBMC shall be conclusive evidence) and in whic h case t he security depos it 

and Performance s.ecurity of the Contractor shall sta nd forf eited and be absolute ly at th e 

cfisposa l of the PBMC.. 
(b) To empto, labour paid by the PBMC or by employing PBMC machinery and to 

supp lymaterials to 

carry out work. or any part of the work , deb itin g th e Contracto r with the cost of 

th elabourorh ire charg e of PBMC machinery and the price of t he materials (of the 

amou nt of wh ich costa nd price, 

a certific ate of the PBMC shall be fin al and conclus ive against t he Contractor )and 

cred iting him \vith the value of the work don e, in all respects in the 

samemann erandth e.same rates as it had been carri ed out by the Contractor under th e 

terms of this contr act or the cost of the 

labour and the price of the materials as cert ifi ed by t he PBMCwh icheverisl essthe 

certificat e of the PBMC as to th e valu e of th e work do ne shall be fin al and 

condusi\/'e against th e Contractor . This does not qualify th e Contra ctor to any refun d if 

thewo riti s carri ed out at lower rates th an the rates quoted by th e Cont ract or . Saving, if 

any, will go to th e PBMC.. 
(c) To measure up the work of Cont ractor and to ta ke such part thereof as shall be 

unexecutedoutof 
his hands and to giVe it to anoth er Cont racto r to comp lete in wh ich case any 

expenseswhich may be incurred in excess of t he sum wh ich would have been paid to 

th e origin al Contracto r if the 

who le ,voric had been executed by him (of th e amo unt of wh ich excess 

certfficat einwritin gor 
the PBMC shall be fin al and conclu sive) shall be bo rne and paid byth eoriginal 

Contractor and may be deduct ed from any money due to him by PBMC und er th e 

contractor oth erwise or from his security depos it or th e proceeds of sale 

thereofo rasuffici entoart thereof. The same prov ision of recovery of th e difference 

amount will apply in case of fa ilure in 

com pliance on part of the Contractor to execute the work or part of the work as per 

worlcandtime schedule. PBM Cwill have the right to decide as to wh ich w oric or 

wh id1part of w ork / item is to be put in fresh tend er in case of fa ilure in execut ion as th e 

part of th e Contra cto r. 
(d) In the event of any of the above courses being adop t ed by the PBM C, th eContracto r 

shall have no claim to com pensation fo r any loss sustained by him by reason of his having 

purd1 ased or procured any materials or ente red int o any agree ment or made 

advanceson account of or with a view to the execut ion of the work or t he 

perform anceof thecontract .ln case th econtract shallbe rescind under the pro visions 

afo resaid, the Contractor shall not be 

entit led to recover or to be paid any sum for any wor k thereof actually 
perform edunderthi s contract . 

22. For Delay in comp let ion of work by th e Contractor , the PBM C have full power to 
recover delay damage in fo llowing manners: -

For Delay Period the delay damage w ill be calculated Per M onth at 0.5 Percent of Agree men t Amount. In 

case, it is less than a M onth , it w ill be work ed on pro rate basis. Total de lay damage limi ted ma>.imum to 

10% of Agreement Amount . PBMC will be fully responsible for recovery of del ay damage. This de lay 
damage will be considered as Liqu idated damage and not as Penal ty . 

23 . If the Contractor shall d esire an extension of t ime for compl et ion of wo rk on the groun d of his having been 

•uNAVOIDA.BL V- such as Natura l Calamities, Land Disput e, Delay 11, Approva l of 

Layout , Environme nta l Oearance , Building Perm ission from local bod ies hindered in it s execut ion , delay 

caused by PBMC or rt's nom, nated offici als (mclud ing consultan t ). 

or on any 0th.er ground , he mu st apply grvmg all and comp lete detalls of each of such hindrance s 

t.:Ar.: .) f .r r ",G1!1.F E H-IJj 
I\ JW -, S, ,.)',' i'l l 

'.~ .. 'I:..,.> • C~1,,nc 

o ·ManG r-111 Contractor 

or Aqua World Exports Pvt. Ltd. 
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or other causes in writing, to the PBMC positively wi

th
in 

7 
(Seven) d ti • · f · If · th · · ays 

1 
occurrence of such hindrance(s) and seek extension ° time . . in e _opinio_n of PBMC, such of are reasonable after consultation PBMCshall grant extension of time without impo . ground ' 

, . . . . . sing an s damage. It ;, to be noted that, only e,rteos,on of t,me wothout delay damage/hquodated da Y <•I~ . d h mage "· granted and Contractor will not be eligible for cost compensation ue to t e delay in c .. 111 be 
. 

. pcoJect. No ;o1e,est ;, appl;cable on aoy paymeot payable uode< thos cootcact ;ndud;ng se . '"• th, perlormaoce secudty, w;thheld or aoy otheo payment payable undeo th;, contcact. cu,.ty d,.,,, 24. In case, the pcoject got delayed due default of the Contoactor, then e,ten,;on of t;me w;th d 1 
· may be granted by the PBMC. 

e ay da••• 
2
5. Following Action will be taken when the work is left incomplete abandoned or delayed be 1;m;t perm;tted by the PBMC. 

yond the "•• I) The PBMC may terminate the contract if the Contractor causes a fundamental b reach of the 

II) 

Ill) 

contract. h 
11 

. 
1 de but not be limited to, the following : -Fundamental breach of contract s a inc u ' f . k for four weeks when no stoppage o work 1s shown on a) The Contractor stops wor ' . the current program or the stoppage has not been a_uthonzed as by the PBMC. . 'f' t· of bad ; poor quality work 1s not done by the Contractor 

b) If serious rect1 1ca 10n . . . . within 15 days from lst notice issued to him by PBMC might attract termination of the agreement and whole performance guaran~ee will be forf~ited . . c) If the Contractor fails to appoint the technical staff and 1f appointed do not function properlyfor 4 weeks even after due written notice by the PBMC. 
d) If he violates labour laws. 
e) Any other deficiency which goes to the root of the contract Performance If the contract is terminated, the Contractor shall stop work immediately , make the site safeand secure and leave the site as soon as reasonably possible . 26. The engineer in charge of PBMC shall, except as otherwise provided, ascertain, and determine by measurement, the value in accordance with the contract of work done against the BOQ item. All measurement of all items having financial value shall be entered in Measurement Book and/or level field book so that a complete record is obtained of all works performed under the contract. All measurements and levels shall be taken jointly by the PBMCor his authorized representative and by the cont ractor or his authorized representative from time to time during the progress of the work and such measurements shall be signed and dated by the Eng. In-charge and the contractor or their representatives in to ken of their acceptance. If the contractor objects to any of the measurements recorded, a note shall be made to that effect with reason and signed by both the parties. 

If for any reason the contractor or his authorized representative is not available and the wor k of recording measurements is suspended by the PBMC or his representative, the PBMC shall not enterta in any claim from contractor for any loss or damages on this account. If the contractor or his authorized representative does not remain present at the time of such measurements after the contractor or his authorized representative has been given a notice in writing three (3) days in advance or fails to counte rsign or to record objection within a week from the date of the measurement, then such measurements recorded in absence of the contract by the _PBMC or its representative shall be deemed to be accepted by the Contractor. :he contractor shall without extra charge, provide all assistance with every application, Labour and other things necessary for measurements and recording levels. 

Except where any general or detailed description of the work expressly shows to the contrary, measurements shall be taken in accordance with the procedure set forth in the specifications notwithstanding any provision in the relevant Standard Method of measurement or any general or local custom. In the case of items which are not covered by specifications, measurements shall be taken 111 , accordance with the relevant standard method of measurement issued by the Bureau of Indian Standards > and if for any item no such standard is available, then a mutually agreed method shall be follo wed. 

The Eng. In-charge shall cause recording and checking of measurements of all items of work done (considering quality and quantity of items executeda nd prepare the final bill after adjusting all pervlous outstanding dues. Such recording of measurements shall be done after due notice regarding '.ime and date of recording measurement and dlrec~ing the Contractor to either remain present himself or his authorized representative so as to sat isfy himself that the recording of measurement is Just and proper. Failure on his parts either to 

) 
'I 
) 

) ., ,, 
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attend andor refusing to acknowledge the measurement so recorded in the department 

measurement book , shall be at his sole risk and responsibility . Payment of the bills of contract is made on 

basis of Payment Schedule of clause 70 of the contract. 

27 . Dispute Resolution: 

27.1.1 Any dispute , difference or controversy of whatever nature howsoever arising under or out of or in 

relation to this Agreement (including its interpretation) between PBMC and Contractor (hereafter called 

together as parties and individual as party), and so notified in writing by either Party to the other Party (the 

"Dispute")shall, in the first instance , be attempted to be resolved amicably in accordance with 

the conciliation procedure set forth in Clause 27 .2 . 

27 .1.2 The Parties agree to use their best efforts for resolving all Disputes arising under or 

in respect of this Agreement promptly, equitably and in good faith , and further agree 

to provide each other with reasonable access during normal business hours to all 

non-privileged records , information and data pertaining to any Dispute . 

27.ZConcilia on 

(i) In the event of any Dispute between the Parties , either Party may call upon an officer of the PBMC, not 

below the rank of Superintending Engineer,PBMC as the case may be, or such other person as the Parties 

may mutually agree upon (the "Conciliator") to conciliate and assist the Parties in arriving at an amicable 

settlement thereof . Conciliator need to arrive a decision within 90 days or extended date agreed by both 

the parties. 

(ii) In case, any party is not satisfied with the decision arrived based on above procedure, the party may 

appeal for reconsideration of the decision to Chairman or any other equivalent position of PBMC within 30 

days from the decision date . At this stage , a decision needs to arrive within 60 days or extended date 

agreed by both the parties. 

27.Z(a)Dispute not resolved through Concilia on 

Any Dispute which is not resolved amicably by conciliation, as provided in Clause 27 .2, shall be finally 

decided by a civil court of applicable jurisdiction by way of civil suit and not by arbitration . 

No interest will be payable by PBMC upon the Earnest Money and Security Deposit or amounts payable to 

the Contractor under the Contract . 

28 . If at any time before or after the commencement of the work, PBMC shall for 

any reason whatsoever: -

(a) Cause alterations, omissions or variations inthe drawingsand specifications involvingany 

curtailment of works as originally contemplated; or 

(b) Not requiring the whole of the work as specified in the tender to be carried out, The 

Contractor(s) shall have no claim to any payment or compensation for any loss sustained 

,,r compensation for any profit or advantage whichthey might have derived from the 

1~xecution of the work in full as specified in the TENDER but whichthey did not derive in 

consequence of the curtailment of the works by reasons of alterations, omissions or 

variations or in consequence of the full amount of the work not having been carried 

out .PBMC reserves the right to carry out some work by through other contra~tor or by 

PBMC itself at contractor's cost and risk , in case, progress of work done by the contractor 

is not satisfactory 

29 . Death or permanent invalidity of Contractor : - if the Contractor is an individual or a proprietary 

concern or a partnership concern , dies during the period of the contract or become s 

permanently incapacitated , and where the surviving partners are only minors , the contract shall 

be clo sed without levying any damages/ compensation as provided In the contra ct agreem ent . 

However , If PBMC is satisfied about the competence of the surviving Partn er[ s]. 

then the PBMC shall ent er Into a fresh agreement for th e 

rema inin g wor k st ric tly on th e same term s and condition und er which th e contra ct wa s aw arded. 

30 . In case any it em/work Is not execut ed as per the drawin gs, designs, est im (l tes (1 1Hi / or 

specification s (as per th e agreement execut ed) th e same shall be deducted and recovere d tro 11 1 

the Contr actor at prevai lin g market ra tes or at par with ~chedul e o f ra te 111 fo rce wh ichever Is less at th e 

time of execution . 

EXEC UTIVE ENGINEER-Ill 
(W0 ~ K S & SWM) 
Mun,ci ,- ..11 Ce u11c1J 

D'Man Gr-Ill Contractor 

For Aqua World Export s Pvt . Ltd. 
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30A.2.3 The Contracto r' s prop osal for 

det ermined in accordance w ith the fo llowing sequence: 

t he Change of Scope shall be 

a} StateSOR and such rates shall be indexed w ith reference to the WPI once every year at the commencement 

of t he fin ancial year, w ith t he base being th e mon th and year of the publicat ion of the said schedule of rate s. 

b) Analysis of Delh i Schedu le of Rates issued by CPWD. 

c) Analysis issued! by MORTH and such rates shall be indexed with reference to the WPI once every year at the 

commencement of the fi nancial year, wit h the base being the month and year of the publication of the said 

schedule of rates . 

d) Prevaili ng market rat es as det erm ined in accordance wi th Good Industry Practice wit h an addi t ional element 

of 15% towards overheads and pro fit of the Contracto r. 

However, final c:ost shall be determ ined as reasonable by the PBMC as deemed fit . The contractor is bound to 

carry out the work at above rates/ cost. 

30A.2.4 Upon reaching an agreement, the PBMC shall issue an order (the "Changeof 

Scope Orde r'") requinng the Contractor to proceed with t he performancethereof . 

In the event that the Parties are unable to agree, the PBMC may: 

c) issue a Change of Scope Order requ iring the Contract or to proceed 

wi t h the performance thereof at the rates and condition s appro ved 

by the PBMC t ill the matter is resolved in accordance wi th 

clause 27 dispute : or 

d) proceed in accordance wi th Clause 30A.5. 

30A.2.S The provisions of this Agreement , insofar as they relate to Works and Tests, shall 

apply mutat is mutondis to th e works undertaken by the Contractor under clause 30A. 

30A.3Payment fo r Change of Scope 

Payment for Change of Scope shall be made in accordance with the payment schedule specified in 

theChangeofScopeOrder. 

30A.4Restricti ons on Change of Scope 

30A.4.1 No Change of Scope shall be executed unless the PBMC has issued the Change of Scope Order save 

and except any Works necessary for meeti ng any Emergency. 

30A.4.2 -O ELITTD-. 

30A.4.3 Notwithst anding anything contrary to clause 30A, no change arising from 

any default of the Contractor in the perfo rmance of its obligations under this 

Agreement shall be deemed to be Change of Scope, and shall not result in any 

adjustment of th e Contract Price or the Project Completion Schedule. 

30A.SPower of the PBMC to undertake works 

30A.5.l The decision of PBMC as to what constitute s proposed change of scope order shall be 

final and contractor is bound to carry out/e xecute the work at the rate/co st fixed byPBMC. In the event the 

Parties are unable to agree to the proposed Change of ScopeOrders or if PBMC considers advantageous to th e 

project due to various factors suchas faster complet ion, bett er technology, bette r construction methodology, 

or such otherfactors as the case may be, the PBMC may, after giving not ice to the Contractor andconslderlng it s 

reply thereto , award such works or services to any person on the basis ofopen competit ive bidding from 

amongst bidders who are pre- qualif ied for undertaklngthe additional work. For the avoidance of doubt, the 
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{a) Taxes: °h"te re:: c,-_":ttac' :r. t.--.e C.0.--;tr-a:t:;:J.~ ~ ~ ~-:::'es. -:;-,::~ :::ss ~ :3 :i 
u,,rrtraJ a..J5 S-7.E (--0,.-S~ D :2- :c.c:e :i1: atrthDrities the! !he eo.~ .. eis.-: co ;n::, t::e °"' ·_ .c:...::e -=-: ::-is :c-::-:=..::::.. -~ ::"3•: : .,u 
periorrnsuch ~nfr.g me~\..~ c s_,z±- 2:sx.... o :e.- 2 :--o5:z:ie :c;--.,. 
[b) Royalty on Mmor Miner.ils: The Cc.~ sl"E!! a=, :C,~ u.E. s-ES ::'::.. .: ±-: :=.. -~­fais to p-rodiKE me ro-r:!N ~IC:"'--= fux-, &.e.. tte ;rs._,,,z 3.-i::: : -?: _c me roye.."ty ch2I'§e5 rrom ms 2.-w 1esp m c~ l;;eed . -. ~ ro c=-.e ec...-.. :r 
promrction of l'Ofc..'°7\' dearcOCe ca: ~lltdE ~= rn.;ej :6~- -= -.€ 2:'s b ::: ~ ';ty deara.oce w~ 30 ciG"f5 cf S!!:1-T~ c;-" -"'.:.:.I ':i!. t:".;s" -::-.~. a:f-z.s:5 -.{::ct; 'lllr6c l:-:;: 
under d....~ ho...,c--:O mE PB!I~ sh:.3 b: d,:$.~..e.'.' ::-.e :c--.c::,~ ~s-: :..-.C c:. 
oayment sha~ be~~ -
(Q Adjustments fur ~ :;es i.i l~, : - 'E CG;_:..=-- ::>-a s.-Z: ce .:::~ -=, c::- ~e 2::;:::,.::- : :-" ~. incr<>.....ase or decraase gi CoS'i m>ri'i a d!E-;~ ;;- -=~,s :-" -:e c.__-..~ 1 '"i.rl-i.:5. '15 :r:: _ .....:~--=i:­of new Laws and the repeal o; ml:Jlif..7rabl Gi L:..,,s c; -- ::.--;e ;-.:::::oat c; cim:f8 g-...r.,&--76.~ 
interpretation of such L.,w5,, mc-rl'e 2ftef bid ~lE O:i2 d.a::E ior mic s:r::--:-.~ &': 

35. It is open to the Contractor , as me case flE\' be; to =~· c_;D~ :o me ::-.o:J;.--:-;e - 3. officer concemed and oht2 in from h:m a reia;-a.2:e 21..~ the to :a. e: ;;_.:::­lov..-er rate or deduct no rax as may be a.>~"'i::e to rjs e:se. . ~ -::, ~ J' ::e ,":;:: 
the period specified titereal trn1ess it is c:aoce:ed i7f me i."lalrne Ta-..; Offic:-r E£iie.. . 

36. Rules for v.<ater supp,ly, SaMation in leboo.r C:m;,::s: Tb.; Co.,~ .,."i:j :ze a,:< _ - : __ 
follow the app6c:able ntes relating ro E)Ut.rt o5 "~ts Stl"p;ir. 200 s::rnm-: i."l '.2 ::x:-._ - == - ~ 

37. Fair wages to Laboore' s: The Contractor shal pc--; oot less me:., nu-.:mum ,,~~ as Col:r:e.:: the Labour Acts and Lav.,s t.o laborer' s engc-.sed by hlm on the wod . 
38. Issue of Materials by the Departme nt: t.'o Materials shcD be su~ o,;, ere ?&VC. 
39. rn e Contraaor shaff execute the wod: as per the comoonen ts of ?rirre biii & oi ,, "OJ""- a:s ""~: c:-<: in this TENDER document in I~ with direction oi En;gjneer -hl-cha~ . 
40. Removal of unsuitabCe or undesira~ e employees of Controa or: The Contr attol shaA. o.--, R\."'elt:~ ;:- :'~ 

requ isition form the PBMC at o~ rMlOtre any person employed by him oo the " ~ ,,-ho i,n :1>~ c;: - :. .... - -·· PBMC ;s unsuitable or und e sirable . Trans.port of materials is Con~ or res,pon sibility: TI-.e Cc~rrazt-:-' make his own arrangement for tra nsport of an materials and storag~ or matt>ria l 
41 Arrangement of Tools and Planty The Contraaor shall arra~ at his ow1l COSl toots a r .J ;:....:-~ requ i red for proper execution of wort. 

42 . Ex.ecution of work ac:con:ting to time sch e-dute: The tot.ii dura t110n f-o, con,ot~~ "-on 
and commiss10nl"g phase) LS lS months from date of rommi>oceme-m Oat~ of comm en<-em-€'flt " '"' 
menhoned tn me LOA and tn ca~ it 1\ not men tioned ,n LOA., then it '" 'Otdd be 30 da,-s fron, me (ia:,e _.. 
LOA. Wi thin this buff er perlOd (PerlOd ht-twee n LOA & ~ •"& Con tract document/ \ \ ori.. Omer lfssua~-e .:' 
LOA and Commen~mt>nt date ). c.omme-nce~nt date 5tart from lSSuin,g of Contract document \ \~'ff. 
Order . B11Her penod for plann,ng proper und t.>rst and1ng the site , PEOcureme nt. oi req uired ma~;;; machint>ne.s read y & manpower ready .Contractor should finlSh all drawings/d e ~ s requ i~ for t9->c{U':r;.-r' ofwo rk. '\(' 
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43. Force Majeure: If at any time, during the continuance of this contract, the performan ce in wh ole or in part 

by either party (PBMC or Contractor) of any obligation under this contract shall be prevent ed or delayed by 

reason of any war, hostility, acts of public enemy, civil commotion, sabotage , serious loss or damage by 

fire, explosions , epidemics , strikes, lockouts or acts of God (hereinafter, referred to events) provided, 

notice of the happening of any such event is given by either party to the other within 15 days from the date 

of occurrence thereof, neither party shall by reason of such event , be entitled to terminate this contra ct 

nor shall either party have any claim for damages against the other in respect of such non -performan ce of 

delay in performance, and works under the contract shall be resumed as soon as practi cable after such 

event has come to an end or ceased to exist , and the decision of the PBMC as to whether the work s have 

been so resumed or not shall be final and conclusive , PROVIDED FURTHER that if the performance in whole 

or in part of any obligation under this contract is prevented or delayed by reason of any such event for a 

period exceeding 120 days, either party may at its option terminate the contract by giving notice to the 

other party . 

44 . Technical Knowledge and sta : 

45. [a) The contractor shall submit following information to thePBMC within 20 days from the commencement 

date: 
i. The Contractor shall employ adequate ProjectManagers , Site Engineers ,andSurveyor as 

Technical Staff during the execution of the work as stated in form T-3. 

ii. In case the Contractor fails to employ the technical staff as aforesaid, the PBMCshall have 

the right to take suitable remedial measures including penalty @ monthly appropriate cost 

for Project Manager and for other key persons . 

iii. The Contractor shall give a certificate to the effect that the graduate engineer / 

diplomaengineeris exclusively in their employment . 

iv. A Retired Assistant engineer who is holding a diploma may betreated at par with 

aGraduate for the operation of the above clause . 

Note : • Such Degree or Diploma engineers must always be available on works site on day to day 

basis and actively supervise, instruct andguide theContractor 's works force and also receive 

instruction from the PBMC. 

46. Registra on with Labor Department : As per rule 1976 rule-21 (Form -4) or applicable laws , 

the successful Contractor shall submit the Labor registration Certificate after issuing the work order and 

prior to the Commencement of work . 

47 . Insurance: The Contractor shall have a suitable insurance to cover all the risks that are likely to 

occur from the scope of services indicated in this project . Following insurances to be maintained 

SI Item Minimum Cover for Insurance Maximum deductible for Insurance 

No 

1 Works and Plant and Full 0.45 % of insured amount 

Materials 

2 Loss of damage to Full 0.45% of insured amount 

Equipment 

3 Other Property Cost of Camp & Office 0.45% of insured amount 

' . 
4 Personal injury or 

death insurance 

A For other people 0.50 Million for any one As applicable 

incident, with no . of incidents 

unlimited 

B For contractor's In accordance with the statutory requirements applicable to India 

Employees 

48 . Indemnify: The Contractor shall indemnify and protectthe PBMCand nominated 

staff including project management consultantwhile performing the scope of services of this project on all 

accounts from all aspects including but not limited to the following : . 

I) 

II) 

Against all claims made and liabilities incurred under Workmen's Compensations Act , the 

Factories Act and the Payment of Wages Act and rules made thereunder from time to time or 

under any other labour and Industrial legislation made from time to time . 

In case any action is taken against the PBMC by the competent PBMC on account of 

contravention of any of the provisions of any Act or rules made thereunder , regulation or 

V 
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notifications including amendment . If t e f on-observance of the provi sions stip I aunts 

111) 

observe or or n 
u ated . 

as may be necessary to cause or ' . including amendments, if any on th 
In 

/
A t /Rules/ regulations 

' e Part 

the notifications/bye laws c s . h t deduct any money due to the of 

MC h II have the rrg t O contract 

the Contractor , the PB s a . Th PBMC shall also have right to re or 

• I d' h' f rformance security . e 
cover fro 

rnc u rng rs amount o pe . timated to be required for mak ing good the I ll1 

the Contractor any sum required or es 

0
ss or 

damage suffered by the PBMC. . d th of any person wh atsoe • . 

In respect of· (a) bodily injury , sickness, disease or ea , . ver arising out 

of or in the c~urse of or by reason of the Contractor 's design , the execution ~nd completion of 

the Works and the remedying of any defects , unless attributab~e to a_ny neghgence, willful act 

or breach of the Contract by the PBMC,and nominated staff includin g proi ect management 

consultant and (b) damage to or loss of any property , rea~ or per son al (o
th er t

han the Works), 

to the extent that such damage or loss arises out of or in th e cour se of or by reason of the 

Contractor 's design , the execution and completion of th e Works a
nd · 

th e remedying of any 

defects , unless and to the extent that any such damage or loss is_ attribut able to any 

negligence, willful act or breach of the Contract by the PBMC, and nom inated staff including 

project management consultant, or anyone directly or indirectly employ ed by any of them. 

IV) Against any claim of subcontractor . 

V) Against any claim for infringement of patent in respect of any equipment , machine, plant, won 

or thing used or supplied by the contractor under this contract or in respe ct of any method of 

using or design or working by the PBMC of such equipment machine , plant , work or thing. 

The Contractor shall indemnify and save harmless the PBMC and its nom inated off icial including project 

management consultant from and against all actions , suit proceedings, losses, costs , damages, claims, and 

demands of every nature and description brought or recovered against the PBMC and its nominated official 

including project management consultant by reason of any act or omission of the contractor , his agents or 

employees , in the execution of the works or in his guarding the same . All sums payable by way of 

compensation under any of these conditions shall be considered as reasonable compensat ion to be applied 

to the actual loss or damage sustained, and whether or not any damage shall have been sust ained. 

49. Data to be furnished by the Contractor: The Contractor shall submit the follow ing informat ion to the 

PBMC : 
a) Proposed constructions Program and time schedule show ing sequence of 

operations within15 days of receipt of LOA. 

b) Insurance Policies within 25 daysfrom commencement date 

50. Ac on when the progress of any crucial item of work is unsa sfactory: If the progress of a 

crucial item of work, which is important for timely completion on of work is unsat isfactory, the 

PBMC shall not withstand that the general progress of work is satisfactor1, 

after giving the ContractorlS days" notice in writing get the said work executed by employing 

other means including other labour / Contractorat the defaulting contractors cost and risk and the 

Contractor will have no claim for compensation for any loss sustained by him owing to such action. 

51. In case the operation or maintenance are found unsatisfactorily by the PBMC, ;haff 

either request the Contractor to rectify the defect immediately or at PBMC discret ion may ha-.e t 

done by others (vendor or contractor) and deduct the money incurred in such wo rks from 

Contractors fee. 

52. lnspec on and Tests: Except as otherwise provided in here of all mate ria l and workma11.>~ 

if not otherw ise designated by the specifi cati ons shall be subj ect t o inspect ion, exami11atIcn Jl'J 

test by the PBMC& it s nomin ated off icial at any and all t imes dur ing manu fac tu re and / or const ructrc.10 J 'il 

at any/all places wh ere such manufa ctur e or constru ction s are car ried on . The PBM C shall have tht' n:.11 

to reject defectiv e materia ls and wo rkmanship or require ic 

correct ions. Rejected workman ship shall be sa t lsfac torll y repl aced wi th the propc>r n}Jtt;'(tJI 

wit hout charge th ereo f and th e Cont ractor shall pro per ly segrega te and removt> tht' re1~1t'il 

materia l from th e pre mises. If th e Cont ractor lalls to µroceed at once w ith th e repla (ernent i.lf thi 

,ejec ted mllte ria l and/or th e coniitr 11ct lo11 of defect ive l 
PB' IC 111JI 

wor 11.rnanshlµ the 1~ 
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nece ssa ry for th p e safe and convenient in BM C. All inspections d spection and tests that may be required by the 
an tests by th d rnanner as to not u . e epartments shall be performed m such a 

nnecessanly delay th k . charged with any add "t • 
1 e wor · Special full size and performance test shall be 

I iona cost of ins ct' h ready by the Contracto t th . . pe ion w en materials and workmanship are not kept 
54 R r a e time of inspection . . emoval of temporary work Pl completed k b ' . ant & Surplus materials: Prior to final acceptance of the 

wor , ut excepting as th • . Contractor shall t h . 0 erwise expressly directed or permitted in writing , the 
, a t eir own expense f . 

structures incl d. b . . s remove rom the site and dispose of all the temporary 
which h . u mg uildings, all plant and surplus materials , and all rubbish and debr is for 

: is responsible to the satisfaction of PBMC. 55 . Possession prior to comple . Th 
I . on. e PBMC shall have the right to take possession of or use any 

comp eted part of th d 
e work . Such possession or use shall not be 

eemed as an acceptance of any work not completed in accordance with the contract. 
56

· Dama_ge to works: The works whether fully completed or incomplete, all the material s, machinery, plants, tools , temporary building and other things connected there with shall rema in at 
th

e risk and in the sole charge of the Contractor until the completed work has been delivered to the PBMC and till completion certificate has been obtained from the PBMC . Until such delivery of the completed work, the Contractor shall at his own cost take all precautions reasonably to keep all the aforesaid works, materials, machinery, plants , temporary buildings and other things connected there with free from any loss, damages and in theeventof the same or any part there of being lost or damaged, he shall forthwith reinstate and make good 
such loss or damages at his own cost. 

57 . Examina on and tests on comple ons: On the completion of the work and not later than three months thereafter, the PBMC shall make such examination and tests of the work as may then seem to their to be possible, necessary or desirable, and the Contractor shall furnish free of cost any materials and labour which may be necessary thereof and shall facilitate in every way all operations required by the PBMC, in making examination and 
tests . 

58. Clima c Condi ons: The PBMC may order the Contractor to suspend any work that may be subject to damage by climatic conditions and no claims of the Contractor will be 
entertained by the department on this account . 59 . Safety , Health and Environment regulations : In respect of all labour directly or indirectly employed in the work for the performance of the contractor's part of this contract, the contractor shall at their own expense arrange for the safety provisions as per C.P.W.D. Safety Code framed from time to time and shall at his own expense provide all facilities in connection therewith . In case the contractor fails to make arrangement and provide necessary facilities as aforesaid , In case of failure to adhere to above _provisions or if unsafe practices/safety violation by contractor/their staff are noticed at the site of work , the contractor shall be levied with a penalty of Rs.10,000/- for the 1st incident, Rs. 20,000/- for the 2nd incident and Rs. 40,00,000/- for subsequent such incident . The PBMC shall be at liberty to make arrangement and provide facilities as aforesaid and recover the costs incurred in that behalf from the contractor.Repeated safety violations shall become a valid ground for initiating the contract termination proceedings . 

Contractor comply with all applicable health and environmental regulations and Laws made by any local authorities or by the Government (state and/or central). All cost to comply the Health, safety and environment related regulations are included in project cost . Contractor is also responsible for adherence to Construction and Demolition Waste Management Rules 2016 as directed by PBMC. 
60 . As per the Ministry of Environment and Forest Guidelines 2010 and Ministry of Urban Development 

A­
D­
C­
O-

notifications, the Site area shall be protected from dust by fixing Green Fencing around the Construction site area . The Contractor is instructed to strictly adhere to the following at his own cost . 
Supply and Fixing Green barriers and wind breaking walls around their sites . Cover tarpaulin on scaffolding around area of construction , Do not store construction material, particularly sand, on any part of the street , roads in any colony, 

., ( 

Dust emissions from construction site are to be controlled . y 
EXE CUTIVE ENGll\i EER -11~ 
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Sprinklers should compulsorily be used at the site and Wet jet s in grinding and '>ton<.: 
cutting must be used. 

•• 
61. The Contractor will make his own arrangement for supply of ,, ;,r,.,, light and power for his works and labour camps etc. The departm ent will not ente rta in ,; r, I i.l .,,m whatsoever for any failure or break down etc. in supply of electr icity to the Contracto r. The 0>ntr;,ic.VJr 11111 supply and fix his own tested meter of the approv ed make but th e mete r wi lt be keptlnthe cu,;tod / r,f th•.: 

department . 
62. Interference with other contractors: The Contractor must not Inte rfere with other Cont ractrw. wh0 rna 1 be employed simultaneously or otherwise by the depart ment at the Site. The cont racto r will at nr, 1., m,; engage departmental labour or that of other Contractor s without the w rit ten permission of the PBr,1c. r,r it ·, nominated official. Contractor is fully responsible for cause of damages of the adjoining wor k, of di erent works at site and the same cost of rec ca on of damages shall be recovered from 

theContractor as per PBMC instruc ons. 
63. Regula ons and bye laws: The Contractor shall conform to the regulat ions, bye-laws an•t othr;, statutory rules made by any local authorities or by the Governm ent (state and/ or c.entral)and shallprotectand indemnify PBMC, against any claim or liability ari sing from or ba5ed 0n th•.: violationofanysuch laws, safety, theft , ord inance, regulat ion, order s, decrees etc. 
64. Site Order Book: A site order book shall be kept at t he Site off ice of th<: work. As far as possible all orders regarding the works are to be entered in thi s boo k. All entrn:·. therein shall be signed by the Engineer In-charge PBMC in direct charge of the wor k and the Contractor or his representatives . 
65. Conversion of units: Whenever in the contract agreement dimen sions and units have been expressed in F.P.S. system, the same will be converted in to metric system unit s by applying the standard conversion table of Indian Standard Institution so as to derive the correspond ing figure arithmetically and the Contractor will have to accept the figures so derived withou t any claim or compensation whatsoever . 
66. Rights of other Contractors and persons: If, during the progress of the work covered b•t this contract, it is necessary for other Contractors or persons to do work in or about the site of wor k, the Contractor shall afford such facilities, as the PBMC may require . 
67. -DELETED-
68. Price Escalation: No price escalation whatsoever shall be paid. 
69. Ground water level variation: It is liable to vary. No claim due to variation of low waterlevel shall be entertained . 

70. Payment Schedule: 

SL Ac vity wise Deliverable /Milestone Payment Terms 
No 

Supplying, Installation, Commissioning of 50% of Quoted 
1 Mechanized Material Recovery facility(MRF) having Amount of pr ice 

a capacity of 25OMTPD Bid 
Bio Mining of legacy waste including excavation in Tons/Per 
segregation by means of mechanical equipment's Month 

2 and spraying of bio cultures to retain the quality of 
soil as per the bench mark of Guidelines for 
Disposal of Legacy waste , CPCB guild lines 2019. 
Segregation of Daily Fresh waste by utiliz ing MRF in Tons/Per 

3 and Handing over to PBMC's authorized vendor s as Month 
per th e direction of Engineer-In- Charge. 

The Securit y Deposit to be taken fo r the due performa nce of th e cont ract und er th e terms &condit ions ' J mentione d In th e TENDER wilt be a deductio n of 2.5 % (Two & half Percent ) fro m th e gross amount of each '• running bi ll and f inal bill. Securi ty depo£1l (cumulative value) sholl not be mo re th an s % of the contract • value. security deposit deducted rnay be rot unded l o th e contra cto r on complet ion of l years from the 

LJ'.E. CUTYcENCINEl::r-<- 111 
(WORKS & SWM) 
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D'Man Gr-Ill Contractor 
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SPECIAL TERMS AND CONDITIONS FOR MONITORING OF THE BIO­

REMEDIATION WORK 
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I. Digital data record and monitoring: 

a) All the Vehicles engaged should be installed with GPS devices with a facility 

for tracking its real time location. 

b) Drone survey of the area may be done for the assessment of the legacy 

waste. 
c) CCTV installations must be provided within the periphery of the work site with 

water proofing system to protect the gadgets. 

d) Digital platform/ portal must be created for accessing daily input and output 

data such as legacy waste extracted/ excavated daily, fractions processed 

waste, Chemical/ organic compounds/ stabilizers details , etc., and access has 

to be shared to the officials of Port Blair Municipal Council &MoHUA, for 

regular monitoring. 
e) All the weighments in a weigh bridge must have linked with online platform for 

accessing the digital tracking of data of daily weighments of wastes . 

f) The pollution control & monitoring equipmentsdata must be integrated with 

online platform. 
g) Encouraged to use of walkie-talkie considering the terrain & wider area 

conditions. 
h) Proper record of utilization of different category of products with end user 

details has to be capture and recorded in the online platform . 

i) Maintenance of record for utilization/ disposal of screened fract ions. 

II. Pre-assessment study: 

The bidder, may with the use of drone or any surveying equipment with the 

laboratory testing the details of the Brookshabad dump yard may be obtained 

in accurate level, as per the need and requirement , for smooth conduct of the 

work: 

j) Preliminary data collection- Area of the dumpsite , height. age of dumps ite. 

below ground/above ground dumping) 

k) Survey and investigations- Contour, hydrogeological , geological , ecosystem 

type), rainfall, soil type, surface hydrology, topography , wind direction 

I) Waste characteristics- moisture content, organic content , calorific value of 

combustible materials, heavy metals, organic contaminants . 

Ill . Infrastructural considerations: 

The following are need to be setup based on the requirements and suitability: 

)t,, 
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- ~ '1\---
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a) Secure entrance gate . 

b) security and reception office 

c) Weighing bridge 
d) Records room, Laboratory 

e) Medical room, workers area 

f) Parking for vehicles (heavy 

earth equipment.trucks etc.) 

with tyre washing facility 

g) Administrative building 

i) Material Storage Area 

j) Environmental Monitoring 

Unit 
k) Leachate collection and 

treatment unit 

I) Fire control unit 

m) Waste drying and windrow 

area 
n) Toilet-Bath complex (with 

PPE storage room) 

o) Overhead Water Tank h) Temporary storage area for 

rejects, domestichazardous 

waste, sanitary waste 

IV. Management of Fresh mixed waste: 
The PBMC have SLRM Centres within the area of limit, most of the 

V. 

recyclables were sent to these SLRM Centres, however the remaining 

waste including following nature of waste need to be handled by the bidder 

through the Material Recovery Facilities : 

a) Sanitary waste, 
b) Drain desilting waste, 

c) Market waste 
d) Household waste 
e) Domestic hazardous waste , 

f) Street sweeping waste 

Pollution control aspects: 

The Control of Leachate Management, Fire Control and Safety, 

Analysis of Bioearthshould be done in compliance with the CPCBGuidelines 

for Disposal of Legacy Waste (Old Municipal Solid Waste) including the safety 

against occupational health hazards 

VI. Environmental Norms and compliances: 

The bidder needs to comply with the directions, norms, guidelines , 

advisories issued by the various authorities , Hon'ble Courts, Ministries, 

A&N Administrations & Port Blair Municipal Council time to time, the 

following compliance must be ensured: 

a) CPCBGuidelines for Disposal of Legacy Waste (Old Municipal Solid 

Waste) 

b) Solid Waste Management Rules, 2016 &Compilation of Annual Report 

c) Compliance of various Directives of Hon'ble NGT 

d) Plastic Waste Management Rules, 2016 as amended 2018 

e) IPCC Third Assessment Report, 2001 

f) Swachh Bharat Mission - UrbanAdvisory onLandfillReclamation 

D'Man Gr-Ill 

V 
LJ<CCUTIVE ENGINEER -Il l 

(WO~ KS & SWM) 
Mun ic,p. l C• uncil 

Contractor EE-Ill (Works) 

For Aqua World Exports Pvt. Ltd. 

~ I {\ -
AUthOrfsed Signatory 
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Sucressf~I comple t io n (i .e DLP is over)& Aft er handing over of MRF In opera t iona l cond itio n. It may be note 

that no intere st wi ll be paya ble on securi ty depo si t or any oth er paym ent payable under th is contract . 

Th~ Cont ract or shall subm it t o th e PBMCstatement of work w it h all requisite supporting documents o f the 

e
st 1

m at ed value of th e work executed less th e cumul at ive amount cer tif ied previo usly. The requi 5ite 

suppor t ing doc umen ts shall cont ain, Request For Inspect ion (RFls), measureme nts and Quantities (Jointly 

measure by th e represe nt 11 t lve of th e Cont ractor And the PBMC) of item 5 o f work done since last bill, 

Cop ies of t he qu ality con t rol t ests in specifie d fo rmat covering th e work do ne since last bi ll, copie:. of the 

in5t rvctions recorded in t he inst ruct ion book containing the instru ct io ns and complia nce mad e thereof , 

covering the work done since last bill, appli cable work don e/a s built draw ings, detai ls of approval s (as 

rt>Quired) obtain ed . The contr actor shall submit all th e bill s on th e pr int ed/compu te rized form s The PBMC 

offrc ial shall ,heck the Cont ractor ' s statement and cert ify th e amou nt to be paid to the Contra ctor 

Payments shall be adj usted fo r dedu ct ions fo r advan ce paym ents and retentio n/securit y deposit. 

71. Suspens ion of Work : The Contra ctor shall on the order of th e PBMC, suspend the prog ress o f the work s or 

any part th ereof for such t ime or t imes and in such manne r as th e PBMC may consider necessary and shall 

during such suspen sion pro perl y pro tect and secure th e wo rk so far as is necessary in t he opinion of the 

PBMC. If such suspension is: 

1. Provided for in t he contract , or 

2. Necessary for the proper execut ion of the work s or by the reason of 

we ather conditions or by some default on the part of the Con t ractor , and or 

3. Necessary for the safety of the works or any part thereof . 

b) The Contractor shall not be ent itled to the extra costs, if any, incurred by him duringthe per iod of 

suspension of the wo rk s, but in the event of any suspension ordered by thePBMC for reasons other than 

aforementi oned and when each such period of suspensionexceeds 14 days, the Contr actor shall be ent itled 

to such extension of ti me fo r complet ion of theworks as the PBMC may consider proper having regard to 

t he perio d or pe ri ods of suchsuspens ions and to such compensations as the PBMC may consider 

reason able in respect ofsa laries or wages paid by the Contractor to his employees durin g the per iod s of 

such suspension . 

c) Suspension Lasting Mo re Than 3 Months : If the progress of the works or any part thereof is suspended on 

the ord er of th e PBM C fo r more than three months at a time ,the Contractor may serve a wr itt en not ice on 

the PBMC requ irin g perm ission within 15 daysfrom the receipt thereof to proceed with the w orks or that 

part th ereof in regard to wh ichprogress is suspended and if such permission is not granted w ith in that t ime 

t he Contractor byfu rther wr itten notice so served may, but is not bound to, elect to treat the suspens ion 

where itaffects part on ly of the works as an omission of such part or where it affect s the who le of 

theworics , as an abando nment of the contract by the PBMC and same shall be dealt in accordan ce wrth 

clause 91. 

85 .Termina on for Contractor Default 

85 .1.1 Save as otherwise provided in this Agreement , in the event that any of th e defaul ts specified below 

shall have occurre d, (the uconttactor Default "), unle ss the default has occurred as a result of any breach 

of th rs Agreement by the PBMC or due to Force M ajeure . The defa ult s re ferred to here in shall Include the 

fo llowing : 

a) The Contraaor fails to provide , extend or rep lenl~h , as th e case may be, the Performance Secun tv m 

accordance wtth th is Aereement ; 

bJ rhe Contractor doe~ not achieve the lates t ou t standing P1 01ect M1lestone h c-hedu le dl1e ~ub11:• .. -1 

to any Tlm t- £xten s1on, and continu es to be lndefau lt fo r 90 (1111,cty) day) , 

, , t he Con tra cto r abandon~ 01 m,1111fe~t , 111 te nt1on to .ib..md0n t he 

c.on~truc.11on o f th e Proj<:et w 11trou 1 th o p11or will!t!II u11ht'rlt o t t!W 

PBMC, 

d1 ,,,,. (. r;; r11ranor ,, t op~ Work ~ to, JO (Ch lrt ~) 

,1/ll"hr,,u t rc fJ1;<1111r; ti ll· ~c,111e 111 tliu \ llll l.fil l ~Jf\1t( 1J lllfli\ ' .1 111.I 

d J p 

\.i1.h 

~roppof!e ho ~ not twrn 11 1J1ho , 1wtJ by lhu 11UMC 

(/.) !IIIJ trm tr 111 l 1J r f t1lh t<1 11r1 t1fy llll Y 

wtr,, h i.lo oll tH,110 u Maw,'"' Adv u, w 

y 

(}1Jf1H l , 

I th.H I 

th e 110 11 ' "1 l lfll i.1 11-.1,1 o t 

0 11 lfW l' n) f\tU ~.,t hm 

E1 CC u 1 ,\,r i r'ic ,, .r 1. , ~ 111 

(/ , ii .RV ' , '-·dJf,iJ 

Mun,c ~al ':: .June ti 

u,· Aqun Wodd e,-_·pvrl-:; Pvt Ltd. 

\ t -- t ---- -

Autllor~ s.gna tllly 
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. . , 11 1. f\1l t ll"' ''' '' '11 
the time spec1f1ed in I s 

"' 
,;A /l1Cil,-,1t ,,, 1/,. 

PBMC; , "/'/ill l·, 111 Rfl / /! 'Iii ,. ,,. , , 
b -on11art~ ln P ,. , 

(B) the Contractor su t 
11

~, fjtf /ll ,111; jlffll 1,I •l •L 11,11, 

violat ion of this Agr-e@nH•nl 
1 

' ' 

1

• 

• h h · · roval of thP PJlMr. wit outt epnorapp ,, 111 1, , "flr fii, lll l/~ /, /!,tFf-iw, 1 

(C) the Contractor create s any Ei,r umlJr
1111

' f ti :i ~9/:SI~ ,, , ,,,,. I ,, ,ti/Iii 1111 llh I " ' / ~4.lj .,, t/ p l;. 11 

(D) an execution levied on any o 
1

1? 

Adver seEffect; ,, ,11~11111,,,I, 111 I ,,, 'h;_ 

(E) the Contract or i~ adjudged l-J;,fl~t1Ji71 
1 

,,, 

receiver is appointed for th 0 tu nflll t 1' " 1
'
1 1111 

' "'"' itf ,t4-,. 
11

' '' "'·
1

' 1il 

part of its assets that has a matPtl al b0
"'

1111! '
111 

if ,1, 
11111

/H' 
1 

86. Without prejudice to any other right ~ or rPtt tPdlo ti v1l11, It tl,a l'M/,' "<r / '., ,, 

under this Agreement , upon occurren ce of 0 t tJ r1111111,,, f)o /Ji t lll , ~
1

" 1"~t/' ~-,ti 

be entitled to terminate th is Agreem ent in full or part by f59u tt1g A 1prrr11tMl l
1
1
1
• /l t/1 l

1

.H '
1

1 • •' 
11

1•• • c;,,,1.,,, 

provided that before issuing the Term inatio n Notice , the PUMC ~'11111 lr/ # /"1
1111111 

11,1,,w ' ' • 
1 1 1

" '
1
"n1, • •I 

its intention to issue such Terminat ion Noti ce and grant l S (flft t:t'rl) tlP/ ~ l1t tf1
1r f.1t1 

1
" , "a l--,{ , 

representation, and may after the expiry of such 15 (flf1ecrr) (J,1ye, whi:rtl,M t 11 11
1r -1 o; ' "'A "I ,;, 

such representation, issue the Term ination Not ice. 
87. After termination of this Agreement for CbrrtrM.to r f,1nf1t•Jt•, .,.,.. ~ /.' ,u,.if 

complete the Works and/or pro cure Its completi on thr ough ofl / 1.11 ii'< 
1 

, , _,. f '1 tt 

PBMC and such entity may, for th i5 purpo ~c. u~ ,,1,1 t/.'!J!Jrf-,,,.-,, ~·" 91 ~ 

equipment, Contractor's document s and other dc~l~ri dvW ff1r-r,t; ,,,,,.,,._ ·11 • .,, ·,11 

behalf of the Contractor . 

88 . Payment upon Termination (due to contractor's default) 

The Contractor shall have no claim to compensation for any lo~:i ~urn;1nccJ bt h,1n ti t f~'l/ ·) • ", ''ll »' 11t 
purchased or procured any materials or entered into any comm itmenu or madt arr/ ;;~:tir~ '/ ¥,:.:;.,_...-r 'f 'l 
with a view to the execution of the works or the performan ce of the contract and Ct½~~'l/ :::;-~ I •,'J' .lP: 

entitled to recover or be paid any sum for any work thereto for actua lly perf orrf'ied vr.der 11~ lf/ ,. '¥,~ fl tl!:",;;. 

and until the PBMC shall have certified the performance of such work and the ·,alu!: p,qe b~ • -.~.,~ -~ -:•~~/ 

and the Contractor shall only be entitled to be pa id the value so cert ifi ed . 

89. In the contract which has been terminated as a whole , the Security Deposit/r-~ .ticr. ,.....,y ,~. ar~£' 
available with PBMC under the contract shall be en-cashed / forfe ited and the Peru-3""r:ll:: ;,~~ 

already submitted for the contract shall be en-cashed . The balanc.e woric s:haff be g,ot ccr..1e: 1"'Ce"~ 

without risk & cost of the failed Contractor . The failed Contractor shall be debcrr:ed fr-cc ::,:,~~ 11 

the tender for executing the balance work . Further the autho rized represe,,t:frr.: c: ~::re.: ::.:,-.:-!Cw' 
cannot be accepted as authorized representative in new contract . 

90. If the contract rescinded/terminated in part or parts : 

The full Performance Guarantee for the contract shall be recovered . No additiona l Pe.~ -67:.:' 

shall be required for balance of work being executed through the part tenn ina~ C0.'7Z--£:... --= :::rrc;:a::: 
value of part terminated contract stands reduced to the balance value of wod, L~ t;-e ..:;::i-:,:-iC.. - , :: 

Security Deposit/retention money of part terminated contract shall not be - n: 

defaulting Contractor shall not be issued any completion cert ifi cate for t he rontract .r~ te!'~~, ..o~ ;na­

be got done indepe~~ent~y w~thout risk & cost of the failed Contrac to r. The raieo c..-.~:c-~.a• Z'i 

debarred from part1c1patmg m the tender for executing the b.l lance wo~ :i_:...-,__-,-~.: 

representative of failed Contractor will not be accepted as author ized repre~ n tative -~-r~--: 

The PBMC shall be entitled to take possession of any materials , too ls impk>nle-n~ • .:;.-..:_ :w,_w."-:~ 
on the works or on the property on which these are being or ought to have ~ ,... 

0
,~~ JJ-.: ~..: ~.; 

d Ploy the same in the further execution of the works or arw par1 the.f~ f un~ l ~ ~'("~~o·:, • 
an em . . -!>...,, :, 
works without the Contractor being entitled to any compensat ion fo r the u~ and ~ \.~.C--, ~ - ·I'<! 

for wear and tear or destruction thereof .The PBMC shall as soon as may~ P,.ta,c-tl("a_~~ a5t.~ ·~--,,.- .... · , 

Contractor fix and determine ~x-parte or by_ or aher referen ce to t he P-Zlrt~s Of "~ S~-~ -w~lf. ~ '-~ 

enquiries as he may consider fit to make or institute and shall cert ify \vhat at"llOti "" t ,tt ~''\ ,;e. •· ,. 

of rescission of the contract been reasonably earned by or would r~aso1'<lb~ as..'1'\t ?- t,, (\-.~ J,.:·:,:,.'l 
t Of 

the work then actually done by him under the cont ract and ,, ha• ,, ,.,.._ .... "' ' """'·"' ,,. 
1 

•, ,!"'· respec . , , n : .., ... , , ,.,,_..,, 
or partially used materials , any constructional plant and any temporary \, o rk.s Ur<',: ) tho? ~~ - ~ ~ t> 

EXECUT i~GINE ER-111 For Aqu~ \\ \' " ' F\l''' t,, '\ t t~:. · we~KS & SW~) \ 
~~n ic li, a l Counc~ - - - \-- ' , \ • 

~ -~t~' 
D'Man Gr-Ill Contractor 

t:~ ,, \\ \ (.'< , ~' 

' 
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•Pltai.de,p•d"it~7,i_o01,.,,., .r,r, m, 11,,. "''"'"''' '""~" ' """ "" ' ,.,w.,,1 ,.,. ,1,. '""'" '""' •• 

91. Tor111ln1 ""'• •P8Mc,,on...,lon(o 

The PBMC Y>IN bo .,, ,~ltd 100. , .. m ... , no, ., .., ... ' "" '""' "" ' " " 'V "'"" ,1,., ,1, "' ''" f' l~A' • 

Opin.,n,theco, .. tk)r,ol-llH,co..,.,_,,,.,.owi,,., 01""""'..r''""'' '"'"""""' ''""' '""'" 
what ... e,,in .... ichai. tho••lueofapprCM<[.,. ,.,,_h., ,a, , no ,,i ., ,,,, ri,-,oon ,1,1'1'/rl l•t"" " " ''" 

wil bo pod lo• In foM at th,"'"-~ ... lo '"' "''"'"' · N .. , • • , .... tt ,,. 1., .. , th•, ..... , ,,. ~"" 

dftermln, llon,ndlh e ,..•<omth, refor,h, 1111, , .... .,,,..,.,.,;,o,,,,..,.,J 

92 P•ym<ntoponlnmlna onld .. to~MC•, ,on .. ,Wfnco) 

lf t1,, Cc"tmtl<tormin01td"t"•"'IMC ·,,.., ,. ,.,,,,:,,.,,.1= c , 1,.l >,v" ' ' "' ''"'"''"""" ' ""' 

th<>wcrl don,,the,01...,.t,1,,..,to!,..,..,., 1.r14"l""''" '•'"''" '"' ""'" '""l'" ''' "'''"''l"'v"'•~• 

omplo,o,d ~•tv °" tllf Wo rk,,ond II•• C.,nlroclo,', ,o~• ol p,O,oc!I"• ,,., '"""'"' " '" w,,, 1, -,"1 I• ·,, 

a<t,-or,co Pl )""<nt> = • tvtd w to"" dot• of "" m ll!~" •• "'" "'""' ,,.,_,,., ,1., '" '"'" " ,~ ,1 .. 

Contr0<t,ondltS1 t• •••dL10tobod<dto:tfd•IOO<J<C001.,.,,,,plu l,lt l, ,. , .. eo,,,,., ,,~,h,l t.,,..o,, 

<iolm to on, ?11\'f'l\tOt of componutl:to ot 01hr<..iw:,h""""""' """'"""'' "' ,,., ""' '" •• "'""''"' 

\l<h~hhtmtch th.-.,d< ,tvtdttom1he.,0<u t.,,.o[ tti,,.. ,.I., lulfo.a wt.<•,._~,,; .,,, ,i.,,,. ., 

" '""~.enc,d« ,rmlnation ol,x>ntro<! 

9l. Th<Contrado r W!unyoul all,_. .. ,, •O<tll~•t l:tn, or d<l«I! ooh<t<f,....,..ddu, '""'' ,.,.,,., ,., 

N, own« .. lwithlowch, .. 

94. Faii\J"'ofCootradorto,ectjfyll,.d< IO<llp<opo,ljln!I IO(PY<n 1:,,,<lo(f .t,oll t,,oi,tnlo,'1"'"8M Ctot" 

the defO<t(,) ""t~~, , ;u,., d<po~m• ntal~ o, 1h ,"'11h " '~ a,:on<y 1w;u,,., , " " "" '"' ,..,.., I 

OU011t.,,,) 1ndreco ,or tti.0<t .. lco,tpi"'I S,. (fltto.,,p,<<0 ot lof"-" h t0',llwmt,..l<>ot<0<I'•'"" " 

•"Y '""""'""'form.., , ii.!>lowiththod op•~""' '" 

9!, . 0,,,,11m • nd M,.,,.._.,., o& M '""'" lndude al .,.,.nd, tu, .. ,n.i,..,....,,, '"'""'~to,,.,,. ,,,,.,, 

o,,lobo<,r<potond/o,"'ploc.,,,.otofR,.lt<lo l,t<l"ipm,,lt..->d olOl h" "" ""''"" '""'l'' '' ~I,••·; 

,..,,.,..,..,,.n1 ·111ndot,· '>le to, .,, tht"" " mwt ,1!, <tority 

%.RtductionofP1ymo-ntfot~ n-porformonc•ofM1l"""• "'•0011fit l:to, 

In the o, ont tNt th, Contr1<tor !1i, to ropu o, rectilv "'I D<fKt o, o,1,c.;,,._, "" " " " ,,.,,.,...,. , '"' 

°"""'""' oftt• • O<Oi«< f1<;1ity w;thln ,oe a1m. it •"•" bo <IHmed ., 1,...,,. of11<<!otm•"'• "' 

,,,. intoo, nccoblitl•tion,t,,,tl•eCo nt,oc:tor1nd th•PSMC""1 ll boo n1iti,dtooff tct ,eoo<t""'"Ou , ,t•"' 

lumpwm;,,oym,nt/o,M , iotononC<f)roduc:t;.,.nfor~d..,.o&Mftt•nd"'•"~' ''"" '"'"'"'""- ' . 

,..., oct1n-ctdiedt1,atth,po vmontlo, th< <aid ~uarto,>iiol ,., t bop.,.,bl< 

9>. ~th, "°' "'" 1ndntontof • "I' Dofoct junlflts moro timo for It> ,opair o, ,o,:ttlU t""' , • .,, ">P«'f""' 

•bove, tho C:omn<tor ,Na be ent~lod to oddition•I tirM in ,o nlo«nity ., ith Good >n,rc~,,., Proc:tK< ~• 

, dd;tic>r,1l tim<,h1 lbo d<t<rminod by th<Pl!MCand<"""'l"'(f to th<(ont,act<,,,no,h<•eMCw•, 

~ - PBMC'! l,Cht to t•!• Rom,d i1 I MN, ur, , 

9'J.l"t h•"' •nttltt Contnctor clooi not mo ~t o, n,nd/orr•pair th, Pro,,ct wo-r•< o, .,,, p"t ,n.,..,, o 

,onfo,Mity w~h the M•i"'""'"'' !lequir• m<nl~ tho M,lnt..,••~ ,.., ....,1 "' lhf "'''"'"'•n<• 
P,..,.m.,. , •• 1h• '"" m,,oe, and la li> tou,m""'""' re m,<l~I wo,~• \l<i1ho'I l i'"'°I of •« •,c, or 

1h< M.,Olenm<oln">t <tlon RoPo~ or o OOICf ln lh~boNN!,.., th< S5MC, " '"' "'"m " t,, tho 

P5MC,h• ll. withoutp,<j,.,:fCfto ijorfaM•u•Klo,rthl>",!•N """l ln<lud""'""''""""''""'""'· ... "' .... 

to U<Ml«uke !U<h n,med~I m, .,ures., th t <D<l of th, Conorl<IOI". and to""''"'",.,,, l,om "• 

'°"''""°'· In addjtl:to to ro<OY1'ry of the alo,o<akl co,t, • ,um ,qu,I to '>0% 1, ,~, p,,• ,..,,i o! ""'" , ,,., 

>lialb<1>1<db'l'th<Controcl0<lothePBMC 0< 0""" I" 

100 Rf,to, .,lonollOUo •0•""'1• toProjo<1Wo,k, 

s..-.,nd ekOfPll$Olht"" "" "p,•,iljpr""ld«t"'t hl,Ag,,.m,,,t ,., ,t.e,,,n,,nat11>eP, or,<l"u• ••., 

,n, p, ,t tho<eof wH, ., 1nv lo,1 or dtm, 10 du,l'll lh , Molnto.,,nc, hom '" ' ,_, ., ,tt,>lM,taOlo ,o th, 

"""""'"' ·'" '°"' ' ' " '"'•h ol , 1! k>cosr,nde>poll1<, rt<1, ... , .... "''"'"""I"""'"'"'"'""'""'" 
ioth >tt hoP,oi0<tWo,~1rooform, to1ho pra,-l>lcn,ofthl1~•,. m• 11 t 

101 0vt,rl<l4 ... p,,-.·, r1olthePBMC 

1J;" 1l,oro,"""'bloopinl:t 11 0IH1, 1~MC, th<Co"t' " " K ~ "•M•l.,~ I t,,-,. o!., ""'" '' '"" """" ' 

t i,,, ,CIH"lO'" •nd . o, "°"Ku .. ,, U1<M""' ""'"" " ' ~"'" """ ''·•• "'"•Oboo<h""'"'l"' '~"'to 

"""'M,,.,lot ""''""''"'"'ll"'"' l'"l.hmml1 .. dc,11 ;""· ""'"Mr .,,.,. "''"""' "'' iudoc< toon ·, 

L: .s [ cu r1v~r,,-.[El< !M 
(WO" • ' , , ' ,•i ,M) 
Mu n,c ,~ ,I Cou,ic, 

EE•lll (Wor1<9) I 

~J#J!.~~c=~~;\1 
~~f~~l§:t:;ff~f~~~'::~ ·::~ 

............., , .• - ~,,.,.,....,...._,nm, .... --.....,,.,..,,,. ,.:,, o:,,-,=, 

..,,~ 1•>"""-- _.,,...., . ... ..._,, ""'"' W .......... > ... °""""" 
,....,,..,,.,~ ..... ,,..-..,,, !..t:""-~'''"""""""""""' ...... °"-. """ ...... ~--"' 
~--,., .,. ._.. . ........... °""'"""'"' .... ""'" ___ ""-"- , ... ......,.,....,"" • ..., ... , .... _.,. 
..... .,. ... """""' .. ""~---~---.,--""'• •r.:.....,.,,..,.,.,__._ 
ii,...--•--..._"",,_.,._ ,_ .,,..,,.._..,,.,,, •"~ - ••-- d ,.,. .. ......_.., ,.,,,11 -.,,., ,_, 
~ <><- 1'->C,_...,,._,,_..-,,,,,., •<-:""'- c.'f<..,._,,..,,.,,.,. .. .,,,,_...,...,,.._:,,.,._,n •--...-,. 
•-""-"'"""°',__...,,,,...~ _, ""-"' <><•N>u< ,....,,,\!l,t.....,,.,_d,_,, t><.,..,_°"'..,,.,. ~• ~-...-
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Summary of utilisation of Bio earth/ Compost extracted from Bio-remediation of legacy waste, at various Locations 

Sl. 
No. 

Name of Bio-earth/ Compost 
delivery points 

Ward No. Details of location Approx. 
Area 

(Sqmt.) 

Dec., 
2022 

Jan., 
2023 

Feb., 
2023 

Mar., 
2023 

April, 
2023 

May, 
2023 

Dec., 
2023 

Jan., 
2024 

                          

1 Gandhi Park 10 VIP Road, near Raj Niwas 240000 201 330 337 550 595 340 350 450 

2 Joggers Park 10 Near AHW Colony, Shadipur 17454 188.0 200.0 80.0 245.0 356.0 166.7 110.0 163.3 

3 Dr. S. Radha Krishnan Park 10 Near JNRM college, Shadipur 2640 21 115 32 50 89 55 25 31 

4 Welcome Park 1 Near Wharf, Haddo 2363   30 45 45 31 67 40 30 

5 Bailden Vedi Sahid Sthal Park 4 Marine Hill 6000 38 56 60 55 54 53 58 41 

6 Garden at Community Hall 1 Near Junction, Haddo 100     5 4 6   0 0 

7 Gandhi Statue Garden 4 Mohanpura 60     7 8 0   8 0 

8 Main Office Garden & Auditorium 
Garden 

4 Mohanpura 600   10 12 10 0   10 0 

9 Garden at Community Hall 10 Shadipur 50     1       0   

10 Garden at High Mast National 
Flag 

10 South Point, Shadipur 650   14 18 40 35 66 15 30 

11 Capt. Sahid Ramesh Singh 
Garden 

10 Shadipur 100   4 3       0   

12 Road side Garden 10 Secretariat Complex 1100 17 15 30 50 43 56 28 41 

13 Marina Park 5 Opp. Netaji Stadium, Rajiv 
Gandhi Nagar 

16441.25 57 350 239 600 160 290 250 52 

14 Azad Hind Sarovar Park 5 Atlanta Point 10085.38 60 56 140 350 310 200 96 205 

15 Veer Savarkar Park 5 Atlanta Point 3978 25 80 90 140 200 190 95 130 

16 Kargil Memorial Park 5 Rajiv Gandhi Nagar 2484 15 30 55 55 45 143 40 42 

17 Reacon Children Park 9 VIP Road, Junglighat 960   12 15 20 23 50 15 20 

18 Capt. Ashim Kr. Bhattacharya 
Park 

6 Opp. Ayush hospital, 
Junglighat 

2300 26 111 45 65 60 78 15 55 

19 Link Road Children Park 5 Opp. UP Samaj Hall, Goal 
Ghar 

1085 10 32 35 35 45 45 15 40 

20 Y. Narayan Park & Clock Tower 5 Near Devari clinic / opp 
Canara Bank, Aberdeen Bazar 

630   23 55 30 40 34 50 42 

ANNEXURE-XVII
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Sl. 
No. 

Name of Bio-earth/ Compost 
delivery points 

Ward No. Details of location Approx. 
Area 

(Sqmt.) 

Dec., 
2022 

Jan., 
2023 

Feb., 
2023 

Mar., 
2023 

April, 
2023 

May, 
2023 

Dec., 
2023 

Jan., 
2024 

21 Jubilee garden (Mother & Child) / 
Missile Park 

5 Near Girls School, Rajiv 
Gandhi Nagar 

678.3   20 31 25 32 31 18 30 

22 India garden 5 Near ANIIDCO office, Rajiv 
Gandhi Nagar 

8184 45   0 200 300 250 0 200 

23 Traffic Island garden 5 Near Bengal club Junction, 
Biggi line 

290   15   10 29 10   25 

24 Sri Aurobindo Park 5 Near Girl’s School Traffic 
junction, Rajiv Gandhi Nagar 

1164.24   34   30 35 49   30 

25 Golden Jubilee garden 9 Behind GB Pant Hospital, 
Dignabad 

6000 28 85 17 300 290 190 0 283 

26 Garden at Burning Ghat 9 Junglighat 200   10   20 12 6   10 

27 Children Park 18 Fisheries Colony, Junglighat 721.5 11 23   31 30 40   40 

28 Garden at Burning Ghat 18 Garacharama 10000 35 73 45 400 406 180 2 456 

29 Children Park cum Play lot area 18 Shri. Brasa Nagar, Attam 
Pahad 

500       20 22     27 

30 Bioremediation site, 
Brookshabad, Port Blair 

22 Brookshabad, Port Blair 32374.8 100 200 0 375 532 200 100 292 

31 Marine Esplanade 5 Opp. Girls School, Port Blair 500             40 42 

32 Calicut Gram Panchayat, Ward 
No.:01 

Gram 
Panchayat 

Gram Panchayat Parks 80 65 118 100 103 67 60 80 

33 Calicut Gram Panchayat, Ward 
No.:03 

Gram 
Panchayat 

Gram Panchayat Parks 56 54 100 110 67 90 45 35 

34 Calicut Gram Panchayat, Ward 
No.:05 

Gram 
Panchayat 

Gram Panchayat Parks 73 79 121 90 78 56 65 60 

35 Calicut Gram Panchayat, Ward 
No.:06 

Gram 
Panchayat 

Gram Panchayat Parks 97 90 116 128 65 80 32 41 

36 Calicut Gram Panchayat, Ward 
No.:08 

Gram 
Panchayat 

Gram Panchayat Parks 87 43 145 102 87 90 78 77 

          1270 2259 1997 4293 4180 3173 1660 3100 
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BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

1. Gandhi Park – Ward 10 – VIP Road, near Raj Niwas 
2. Joggers Park – Ward 10 – Near AHW Colony, Shadipur 
3. Dr. S. Radha Krishnan Park – Ward 10 – Near JNRM College, Shadipur 
4. Welcome Park – Ward 1 – Near Wharf, Haddo 
5. Bailden Vedi Sahid Sthal Park – Ward 4 – Marine Hill 
6. Garden at Community Hall – Ward 1 – Near Junction, Haddo 
7. Gandhi Statue Garden – Ward 4 – Mohanpura 
8. Main Office Garden & Auditorium Garden – Ward 4 – Mohanpura 
9. Garden at Community Hall – Ward 10 – Shadipur 
10. Garden at High Mast National Flag – Ward 10 – South Point, Shadipur 
11. Capt. Sahid Ramesh Singh Garden – Ward 10 – Shadipur 
12. Roadside Garden – Ward 10 – Secretariat Complex 
13. Marina Park – Ward 5 – Opp. Netaji Stadium, Rajiv Gandhi Nagar 
14. Azad Hind Sarovar Park – Ward 5 – Atlanta Point 
15. Veer Savarkar Park – Ward 5 – Atlanta Point 
16. Kargil Memorial Park – Ward 5 – Rajiv Gandhi Nagar 
17. Reacon Children Park – Ward 9 – VIP Road, Junglighat 
18. Capt. Ashim Kr. Bhattacharya Park – Ward 6 – Opp. Ayush Hospital, Junglighat 
19. Link Road Children Park – Ward 5 – Opp. UP Samaj Hall, Goal Ghar 
20. Y. Narayan Park & Clock Tower – Ward 5 – Near Devari Clinic / Opp. Canara 

Bank, Aberdeen Bazar 
21. Jubilee Garden (Mother & Child) / Missile Park – Ward 5 – Near Girls School, 

Rajiv Gandhi Nagar 
22. India Garden – Ward 5 – Near ANIIDCO Office, Rajiv Gandhi Nagar 
23. Traffic Island Garden – Ward 5 – Near Bengal Club Junction, Biggi Line 
24. Sri Aurobindo Park – Ward 5 – Near Girls School Traffic Junction, Rajiv Gandhi 

Nagar 
25. Golden Jubilee Garden – Ward 9 – Behind GB Pant Hospital, Dignabad 
26. Garden at Burning Ghat – Ward 9 – Junglighat 
27. Children Park – Ward 18 – Fisheries Colony, Junglighat 
28. Garden at Burning Ghat – Ward 18 – Garacharama 
29. Children Park cum Play Lot Area – Ward 18 – Shri Brasa Nagar, Attam Pahad 
30. Bioremediation Site, Brookshabad, Port Blair – Ward 22 – Brookshabad, Port 

Blair 
31. Marine Esplanade – Ward 5 – Opp. Girls School, Port Blair 
32. Calicut Gram Panchayat (Ward No. 01) – Gram Panchayat – Calicut 
33. Calicut Gram Panchayat (Ward No. 03) – Gram Panchayat – Calicut 
34. Calicut Gram Panchayat (Ward No. 05) – Gram Panchayat – Calicut 
35. Calicut Gram Panchayat (Ward No. 06) – Gram Panchayat – Calicut 
36. Calicut Gram Panchayat (Ward No. 08) – Gram Panchayat – Calicut 
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5873284



 

BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Gandhi Park – Ward 10 – VIP Road, near Raj Niwas. 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec., 2022 201 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan., 2023 330 

Feb., 2023 337 

Mar., 2023 550 

April, 2023 595 

May, 2023 340 

Dec., 2023 350 

Jan., 2024 450 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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5883285



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Joggers Park – Ward 10 – Near AHW Colony, Shadipur 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 188 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 200 

Feb. 2023 80 

Mar. 2023 245 

April 2023 356 

May 2023 166.7 

Dec. 2023 110 

Jan. 2024 163.3 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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5893286



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Dr. S. Radha Krishnan Park – Ward 10 – Near JNRM College, 
Shadipur 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 21 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 115 

Feb. 2023 32 

Mar. 2023 50 

April 2023 89 

May 2023 55 

Dec. 2023 25 

Jan. 2024 31 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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5903287



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Welcome Park – Ward 1 – Near Wharf, Haddo,Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022   

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 30 

Feb. 2023 45 

Mar. 2023 45 

April 2023 31 

May 2023 67 

Dec. 2023 40 

Jan. 2024 30 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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5913288



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Bailden Vedi Sahid Sthal Park – Ward 4 – Marine Hill, Port Blair 

 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 38 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 56 

Feb. 2023 60 

Mar. 2023 55 

April 2023 54 

May 2023 53 

Dec. 2023 58 

Jan. 2024 41 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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5923289



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Garden at Community Hall – Ward 1 – Near Junction, Haddo, 
Port Blair 

 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Feb. 2023 5 SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Mar. 2023 4 

April 2023 6 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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5933290



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Gandhi Statue Garden – Ward 4 – Mohanpura, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022  - 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 -  

Feb. 2023 7 

Mar. 2023 8 

April 2023 - 

May 2023  - 

Dec. 2023 8 

Jan. 2024 - 

 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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5943291



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Main Office Garden & Auditorium Garden – Ward 4 – 
Mohanpura, Port Blair 

 

Month Quantity Source (Bio-remediation Facility) 

Dec. 2022  - 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 10 

Feb. 2023 12 

Mar. 2023 10 

April 2023 - 

May 2023 -  

Dec. 2023 10 

Jan. 2024 - 

 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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5953292



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Garden at Community Hall – Ward 10 – Shadipur, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 -  

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023  - 

Feb. 2023 1 

Mar. 2023  - 

April 2023  - 

May 2023  - 

Dec. 2023 - 

Jan. 2024  - 

 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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5963293



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Garden at High Mast National Flag – Ward 10 – South Point, 
Shadipur, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022  - 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 14 

Feb. 2023 18 

Mar. 2023 40 

April 2023 35 

May 2023 66 

Dec. 2023 15 

Jan. 2024 30 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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5973294



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Capt. Sahid Ramesh Singh Garden – Ward 10 – Shadipur, Port 
Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022  - 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 4 

Feb. 2023 3 

Mar. 2023  - 

April 2023  - 

May 2023   

Dec. 2023 - 

Jan. 2024  - 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 

 

  

Page 598 of 1410

5983295



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Roadside Garden – Ward 10 – Secretariat Complex, Port Blair 

 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Month Quantity (Tons) 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Dec. 2022 17 

Jan. 2023 15 

Feb. 2023 30 

Mar. 2023 50 

April 2023 43 

May 2023 56 

Dec. 2023 28 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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5993296



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Marina Park – Ward 5 – Opp. Netaji Stadium, Rajiv Gandhi 
Nagar, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 57 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 350 

Feb. 2023 239 

Mar. 2023 600 

April 2023 160 

May 2023 290 

Dec. 2023 250 

Jan. 2024 52 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6003297



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Azad Hind Sarovar Park – Ward 5 – Atlanta Point,Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 60 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 56 

Feb. 2023 140 

Mar. 2023 350 

April 2023 310 

May 2023 200 

Dec. 2023 96 

Jan. 2024 205 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6013298



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Veer Savarkar Park – Ward 5 – Atlanta Point, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 25 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 80 

Feb. 2023 90 

Mar. 2023 140 

April 2023 200 

May 2023 190 

Dec. 2023 95 

Jan. 2024 130 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6023299



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Kargil Memorial Park – Ward 5 – Rajiv Gandhi Nagar, Port Blair 

 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 15 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 30 

Feb. 2023 55 

Mar. 2023 55 

April 2023 45 

May 2023 143 

Dec. 2023 40 

Jan. 2024 42 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6033300



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Reacon Children Park – Ward 9 – VIP Road, Junglighat, Port 
Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022   

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 12 

Feb. 2023 15 

Mar. 2023 20 

April 2023 23 

May 2023 50 

Dec. 2023 15 

Jan. 2024 20 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6043301



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Capt. Ashim Kr. Bhattacharya Park – Ward 6 – Opp. Ayush 
Hospital, Junglighat, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 26 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 111 

Feb. 2023 45 

Mar. 2023 65 

April 2023 60 

May 2023 78 

Dec. 2023 15 

Jan. 2024 55 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6053302



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Link Road Children Park – Ward 5 – Opp. UP Samaj Hall, Goal 
Ghar, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 10 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 32 

Feb. 2023 35 

Mar. 2023 35 

April 2023 45 

May 2023 45 

Dec. 2023 15 

Jan. 2024 40 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6063303



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Y. Narayan Park & Clock Tower – Ward 5 – Near Devari Clinic / 
Opp. Canara Bank, Aberdeen Bazar, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022  - 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 23 

Feb. 2023 55 

Mar. 2023 30 

April 2023 40 

May 2023 34 

Dec. 2023 50 

Jan. 2024 42 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6073304



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Jubilee Garden (Mother & Child) / Missile Park – Ward 5 – Near 
Girls School, Rajiv Gandhi Nagar, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022  - 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 20 

Feb. 2023 31 

Mar. 2023 25 

April 2023 32 

May 2023 31 

Dec. 2023 18 

Jan. 2024 30 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6083305



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: India Garden – Ward 5 – Near ANIIDCO Office, Rajiv Gandhi 
Nagar, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 45 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023  - 

Feb. 2023 - 

Mar. 2023 200 

April 2023 300 

May 2023 250 

Dec. 2023 - 

Jan. 2024 200 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6093306



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Traffic Island Garden – Ward 5 – Near Bengal Club Junction, 
Biggi Line, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022  - 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 15 

Feb. 2023  - 

Mar. 2023 10 

April 2023 29 

May 2023 10 

Dec. 2023  - 

Jan. 2024 25 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6103307



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Sri Aurobindo Park – Ward 5 – Near Girls School Traffic 
Junction, Rajiv Gandhi Nagar, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022  - 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 34 

Feb. 2023  - 

Mar. 2023 30 

April 2023 35 

May 2023 49 

Dec. 2023  - 

Jan. 2024 30 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6113308



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Golden Jubilee Garden – Ward 9 – Behind GB Pant Hospital, 
Dignabad, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 28 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 85 

Feb. 2023 17 

Mar. 2023 300 

April 2023 290 

May 2023 190 

Dec. 2023 - 

Jan. 2024 283 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6123309



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Garden at Burning Ghat – Ward 9 – Junglighat, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022  - 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 10 

Feb. 2023  - 

Mar. 2023 20 

April 2023 12 

May 2023 6 

Dec. 2023  - 

Jan. 2024 10 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6133310



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Children Park – Ward 18 – Fisheries Colony, Junglighat, Port 
Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 11 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 23 

Feb. 2023  - 

Mar. 2023 31 

April 2023 30 

May 2023 40 

Dec. 2023  - 

Jan. 2024 40 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6143311



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Garden at Burning Ghat – Ward 18 – Garacharama, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 35 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 73 

Feb. 2023 45 

Mar. 2023 400 

April 2023 406 

May 2023 180 

Dec. 2023 2 

Jan. 2024 456 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6153312



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Children Park cum Play Lot Area – Ward 18 – Shri Brasa 
Nagar, Attam Pahad, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022  - 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023  - 

Feb. 2023  - 

Mar. 2023 20 

April 2023 22 

May 2023  - 

Dec. 2023  - 

Jan. 2024 27 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6163313



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Bioremediation Site, Brookshabad, Port Blair – Ward 22 – 
Brookshabad, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 100 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 200 

Feb. 2023 -  

Mar. 2023 375 

April 2023 532 

May 2023 200 

Dec. 2023 100 

Jan. 2024 292 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6173314



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Marine Esplanade – Ward 5 – Opp. Girls School, Port Blair 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022  - 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023  - 

Feb. 2023  - 

Mar. 2023  - 

April 2023  - 

May 2023  - 

Dec. 2023 40 

Jan. 2024 42 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6183315



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Calicut Gram Panchayat (Ward No. 01) – Gram Panchayat – 
Calicut 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 80 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 65 

Feb. 2023 118 

Mar. 2023 100 

April 2023 103 

May 2023 67 

Dec. 2023 60 

Jan. 2024 80 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6193316



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Calicut Gram Panchayat (Ward No. 03) – Gram Panchayat – 
Calicut 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 56 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 54 

Feb. 2023 100 

Mar. 2023 110 

April 2023 67 

May 2023 90 

Dec. 2023 45 

Jan. 2024 35 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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6203317



BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Calicut Gram Panchayat (Ward No. 05) – Gram Panchayat – 
Calicut 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 73 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 79 

Feb. 2023 121 

Mar. 2023 90 

April 2023 78 

May 2023 56 

Dec. 2023 65 

Jan. 2024 35 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Calicut Gram Panchayat (Ward No. 06) – Gram Panchayat – 
Calicut 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 97 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 90 

Feb. 2023 116 

Mar. 2023 128 

April 2023 65 

May 2023 80 

Dec. 2023 32 

Jan. 2024 41 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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BIO-EARTH/ COMPOST DELIVERY LOCATION DETAILS 

 

Name of Delivery Point: Calicut Gram Panchayat (Ward No. 08) – Gram Panchayat – 
Calicut 

Month Quantity (Tons) Source (Bio-remediation Facility) 

Dec. 2022 87 

SVPMC’s Bio-remediation Facility at 
Brookshsbad, Port Blair 

Jan. 2023 43 

Feb. 2023 145 

Mar. 2023 102 

April 2023 87 

May 2023 90 

Dec. 2023 78 

Jan. 2024 77 

 

The above quantities of Bio-earth / Compost, extracted through the bio-remediation of 
legacy waste at Brookshabad, have been transported to the mentioned location for 
onward use in field applications. 
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Annexure-XVIII

SRI SAt RECYCLE SOLUTIONS 
GSTIN : 33ANDPM8374K3ZK 

No. 12, Megala Illam 

~ SRI SA recYCL~ 
~ . SOLUTIONS 

V~ery Maln Road, Seeniv~ Coto:r/, 
ThmtrinurviDage. Madur»625 ooo. 

• 

Ref : Aqua/PBMC/2023-2024/RDF/024 

Dated : 31.03.2024 

To Whom So Ever It May Be Concerned 

Co Processing Certificate 

This is certify that we have received the 1100 tons of Municipal Solid Waste RDF 

& Other Materials from M/s:Aqua World Exports Private Limited, P .H.Road, Kilpauk, 

Chennai -600010 for Project of Bioremediation/Biomining of Solid \JVaste/Legacy 

Waste at Dump Yard Located at Brookshabad, Port Blair, Andaman & Nicobar Island for 

the period of 01.01.2023 to 30.01.2024. It was Co-Processed and utilised in our 

Tamilnadu·region as per the guidelines by CPCB/TNPCB. 

e . for SRI SAi RECYCLE SOLUTIONS 

1-~L ► 
Proprietor 

GST: 33AN[)PM8374K3ZK 

·"C!~f' No-12, Ecoden Housl', Vilachcry l\lain Road, Sccniv~m1 Colom·, l\1udurai - 625006 
Cell : 95436 20020, 95435 20020, !\fail: suirecych.'s(ij·J!muil.cor;1, ,nn,·.ccodcn.org 
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Fig.10.1 RDF Agreement In Name of the Lead Partner SRI SAI RECYCLE SOLUTIONS 
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(GIT : .J3ANOPM83740ZI(), ,i.111,,, ,u Aesillered Office at 12, Meaw 11..-n, VllKhety Mein ao.. 5NM■li 
Colony, Mddur,11 - 62S 006, tw,e1n,fter ,~erred 10 as ·ssRS". (which exp,ewon ._.., Ullllsf ie, •Mt ID Ille 
context or contrary to tt. mea,.,. lfwr.of be deemed lo mean and lndudt lb IIICal■DI.,...._ lftd 
~ .... , olthe Arlt hit; 

OtETTW aMBfr cm,auTION NIVAll UMn1D (CIN: Ullllllltltl1f'NIUJl1', 1 C-,.., 
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5UCU~ and pennltted 1'511N)of die Second Part; 
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CHETTINAD CEMENT CORPORATION PRIVATE LIMITED KARIY.KALI 

RECEIPT WEIGHMENT SLIP 

SLIP.NO: 146500 WB.NO: 2 INV. NO : 4 

VEHICLE NO: TN55Q4797 TRANSPORTER: 

PRODUCT AF MUNICIPAL SOLID WASTE ROF CUSTOME.R 

GROSS DATE TIME TARE DATE TIME 

SHIFT: B 

SRI SAi RECYCLE SOLUTIONS 

SRI SAi RECYCLE SOLUTIONS 

12780.000 19/04/2023 05:23:19 8080.000 19/04/2023 08:17:42 

PARTY 

4830.000 

NET 

4700.000 

OIFF 

-130.000 

NET:: 4700.000 OPERATOR:: M.MURUGAN 4/19/2023 08:19:16 

CHETTINAO CEMENT CORPORATION PRIVATE LIMITEt KAH!KKPLI 

RECEIPT WEIGHMENT SLIP 

SUP.NO: l3S962 WB.NO: 2 

VEHICLE NO: TNSSQ4797 

PRODUCT : AF MUNICIPAL SOLID WASTE RDF 

GROSS DATE 

12330.000 26/03/2023 

NET;; 4250.000 

TIME 

02:09:14 

TARE 

8080.000 

!NV.NO :3 
SHIFT : 

TRANSPORTER: SRI SAi RECYCLE SOLUTIONS 

CUSTOMER : SRI SAi RECYCLE SOLUTIONS 

DATE 

26/03/2023 

TIME 

08:40:30 

PARTY 

4100.000 

NET 

4250.000 

8 

n 

DIFF 

150.000 

OPERATOR :: MURUGESAN M 
3/26/2023 08:42:20 
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RDF & Others Disposal Details 

CONTAINER NO. WEIGHT RECEIPT NO. DATE MATERIALS VEHICLE NO EXPORT DATE 

TSAU 260364-3 2615 182181 21.12.22 ROF & Others ANOl Q9740 
29-12-2022 

4220 182205 22.12.22 RDF & Others ANOl Q9740 

TSAU 250358-3 4270 182168 21.12.22 ROF & Others ANOl K 9846 29-12-2022 

TSLU 302653-8 4190 182220 22.12.22 RDF & Others ANOl K 9846 29-12-2022 

TSAU 270600-3 2340 182246 22.12.22 ROF & Others ANOl F 6327 
29-12-2022 

1215 182389 23.12.22 ROF & Others ANOl R 7565 

TSAU 250366-5 3290 182378 23.12.22 RDF & Others ANOl M 1995 
29-12-2022 

3190 182387 23.12.22 ROF & Others ANOl R 7565 

TSLU 301666-9 5105 182362 23.12.22 RDF & Others ANOl Q9740 
29-12-2022 

1620 182373 23.12.22 RDF & Others AN01 M 1995 

TSLU 302196-3 4360 . 182478 24.12.22 RDF & Others ANOl F 6327 
29-12-2022 

,· 900 182495 24.12.22 RDF & Others ANOl M 1995 

TSLU 304428-0 / 3865 182526 24.12.22 RDF & Others ANOl M 1995 
29-12-2022 

3135 182553 24.12.22 RDF & Others ANOl Q9740 

TSAU 261070-3 4325 182595 24.12.22 ROF & Others ANOl K 9846 
29-12-2022 

1850 182582 24.12.22 RDF & Others ANOl Q9740 

TSLU 301582-6 1565 183935 27.12.22 RDF & Others ANOl Q9740 
11.01.2023 

1065 184256 29.12.22 RDF & Others ANOl Q9740 

TSLU 301347-0 8335 184846 07.01.23 RDF & Others ANOl R 1121 31-01-2023 

1105 186396 25.01.23 RDF & Others ANOl K 9846 

TSAU 260616-0 3995 185500 15.0l,23 RDF & Others ANOl K 9846 06-02-2023 
TSLU 301474-8 3480 185484 15.01.23 RDF & Others ANOl F 6327 31-01-2023 
TSAU 261086-9 ,., 895 186554 27.01.23 RDF & Others ANOl A 8997 

4560 186718 28.01.23 RDF & Others ANOl S 2148 
06.02.2023 

TSAU 260364-3 2410 189456 20.02.23 RDF & Others ANOl N 6597 
840 189542 21.02.23 RDF & Others ANOl N 6597 

25-02-2023 

TSLU 301723-8 2820 189553 21.02.23 RDF & Others ANOl N 6597 
960 189811 22.02.23 RDF & Others ANOl F 6327 

25-02-2023 

TSLU 302629-2 3690 189462 20.02.23 RDF & Others ANOl Q9740 
1115 189545 21.02.23 RDF & Others ANOl K 9846 

25.02.23 

TSLU 302909-6 2945 189544 21.02.23 RDF & Others ANOl F 6327 
1915 189551 21.02.23 RDF & Others ANOl K 9846 

25.02.23 

TSLU 301330-9 880 189554 21.02.23 RDF & Others ANOl K 9846 
3870 191372 02.03.23 RDF & Others ANOl Q 9740 

11.03.23 

TSAU 260540-9 750 189814 22.02.23 RDF & Others ANOl F 6327 
1915 189808 22.02.23 RDF & Others ANOl F 6327 

11.03.23 

TSLU 301257-6 445 191396 02.03.23 RDF & Others ANOl K 9846 
4665 191892 04.03.23 RDF & Others ANOl M 1995 

11.03.23 

TSLU 304173-8 3090 192333 07.03.23 RDF & Others ANOl K 9846 i 
1040 192493 09.03.23 RDF & Others ANOl K 9846 

16.03.23 

TSLU 302907-5 6010 192336 07.03.23 RDF & Others AN01 F 6327 
425 193113 14.03.23 RDF & Others AN01K9846 

16.03.23 

TSAU 270870-5 1700 192502 09.03.23 RDF & Others AN01 K 9846 
3100 193138 14.03.23 RDF & Others AN01K9846 09.04.23 
1685 194489 20.03.23 RDF & Others AN01B8593 

TSLU 301661-1 8490 194770 22.03.23 RD_F & Others AN01K9846 
4865 194806 23.03.23 RDF & Others AN01K9846 

29.03.23 
TSLU 302251-1 2275 194829 23.03.23 RDF & Others AN01K9846 

\ 
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I 
7770 195001 24.03.23 ROF & Others AN01K9846 

600 195865 30.03.23 RDF & Others AN01K9846 
23.04.23 

1170 196090 31.03.23 RDF & Others AN01K9846 
CRXU 302314-2 6310 195210 25.03.23 ROF & Others AN01K9846 

1055 195848 30.03.23 ROF & Others AN01K9846 
09.04.23 

TSLU 301906-1 2860 196127 31.03.23 ROF & Others AN01K9846 
1865 196389 01.04.23 ROF & Others AN01K9846 23.04.23 
2195 197113 07.04.23 ROF & Others AN01K9846 

TSAU 250289-0 990 196132 31.03.23 RDF & Others AN01K9846 
2420 197090 07.04.23 RDF & Others AN01k9846 23.04.23 
1540 197238 08.04.23 RDF & Others AN01K9846 

TSLU 303270-0 4320 197136 07.04.23 RDF & Others AN01M1995 
2140 197327 10.04.23 RDF & Others AN01K9846 

23.04.23 

RWAU 250096-1 620 197939 17.04.23 RDF & Others AN0109801 
8990 198413 20.04.23 RDF & Others AN01Q9740 23.04.23 

12400 198417 20.04.23 RDF & Others AN01K9846 
TSLU 302599-5 7495 198430 20.04.23 RDF & Others AN01Q9740 

8005 198568 21.04.23 RDF & Others 
23.04.23 

AN01Q9740 
TSLU 302766-3 2230 198582 21.04.23 RDF & Others AN01K9846 . 

11335 198771 24.04.23 RDF & Others 
06.05.23 

AN01K9846 

TSLU 302780-6 5570 199011 28.04.23 RDF & Others AN01K9846 
12115 199938 02.05.23 RDF & Others 

06.05.23 
AN01R3985 

TSLU 301667-4 5620 200042 03.05.23 ROF & Others AN01K9846 

12035 200144 04.05.23 RDF & Others 
06.05.23 

AN01K9846 

TSLU 301626-8 5565 200427 06.05.23 RDF & Others AN01K9846 
14.05.23 

2395 200592 08.05.23 RDF & Others AN01K9846 
TSLU 302097-2 1455 200624 08.05.23 RDF & Others AN01K9846 

27.05.23 
7660 201774 19.05.23 RDF & Others AN01K9846 

RWAU 252348-4 1435 200605 08.05.23 RDF & Others AN01K9846 
18.05.23 

13470 201168 12.05.23 RDF & Others AN01K9846 

TSLU 302094-6 1660 201358 15.05.23 RDF & Others AN01K9846 
27.05.23 

5735 201809 20.05.23 RDF & Others AN01K9846 

RWAU 250112-4 330 201915 22.05.23 RDF & Others AN01Ml995 
9.06.23 

/ 10140 202082 23.05.23 RDF & Others AN01N3604 

TSAU 260613-3 3895 203102 30.05.23 RDF & Others AN01K9846 

14305 203149 31.05.23 RDF & Others AN01K9846 21.06.23 

7685 203653 05.06.23 RDF & Others AN01K9846 

TSLU 302662-5 3740 203672 05.06.23 RDF & Others AN01K9846 

2540 204192 09.06.23 RDF & Others AN01K9846 05.07.23 

1485 204209 09.06.23 RDF & Others AN01K9846 

TSLU 301350-4 6720 206796 20.06.23 RDF & Others AN01K9846 05.07.23 

TSAU 220064-8 11730 208049 01.07.23 RDF & Others AN01K9846 17.07.23 

TSLU 302688-3 4670 208329 03.07.23 RDF & Others AN01R9612 
17.07.23 

12845 210597 12.07.23 RDF & Others 

TSLU 305998-0 ,.15645 209128 07.07.23 RDF & Others AN01R9612 
17.07.23 

5870 210858 14.07.23 RDF & Others AN01R9612 

TSLU 301283-2 3040 210242 11.07.23 RDF & Others AN01R9612 
17.07.23 

575 210731 13.07.23 RDF & Others AN01R9612 

TSLU 302179-4 13700 210955 18.07.23 RDF & Others AN01R9612 
02.08.23 

7220 21108 2 20.07.23 RDF & Others AN01R9612 

TSLU 301846-6 3185 20198 3 19.07.23 RDF & Others AN01R9612 
12.08.23 

3885 21323 6 03.08.23 RDF & Others AN01R9612 

TSAU 260570-7 10900 21119 1 20.07.23 RDF & Others AN01R9612 
23.07.23 

, 6080 21147 9 22.07.23 RDF & Others AN01R9612 
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/ 
TSLU 302265-6 2470 211304 21.07.23 ROF & Others AN01R9612 

02.08.23 
7195 211847 25.07.23 ROF & Others AN01R9612 

TRHU 303856·5 2645 211325 21.07.23 ROF & Others AN01R9612 

7130 212218 27.07.23 ROF & Others AN01K9846 02.08.23 

13115 212409 29.07.23 ROF & Others AN01M l 995 

TSLU 304840-8 15335 212063 26.07.23 ROF & Others AN01R9612 
02.08.23 

2590 212231 27.07.23 ROF & Others AN01R9612 

TSLU 302105·3 1165 212237 27.07.23 ROF & Others AN01R9612 
02.08.23 

3435 212216 27.07.23 ROF & Others AN01R9612 

TSLU 306093·3 15125 212236 27.07.23 ROF & Others AN01P3137 
02.08.23 

4980 212347 29.07.23 ROF & Others AN01K9846 

TSLU 302898-9 12665 212228 28.07.23 ROF & Others AN01K9846 

7425 212405 29.07.23 ROF & Others AN01R9612 02.08.23 

2290 212618 31.07.23 ROF & Others AN01M1995 

TSAU 270899-0 12670 212325 28.07.23 ROF & Others AN01R9612 

8525 212371 29.07.23 RDF & Others AN01R9612 02.08.23 

630 . 212333 28.07.23 RDF & Others AN01R9612 

TSLU 302871-5 . 7495 212604 31.07.23 RDF & Others AN01K9846 
12.08.23 

9680 212594 31.07.23 ROF & Others ANO).R9612 

TSLU 303041-4 1935 212619 31.07.23 RDF & Others AN01K9846 

6240 212616 31.07.23 ROF & Others AN01R9612 12.08.23 

. 14715 212751 01.08.23 ROF & Others AN01K9846' 

TSLU 303338-9 19075 213036 02.08.23 RDF & Others AIN01R9612 
12.08.23 

. 1090 213674 08.08.23 RDF & Others AIN01K9846 

TSLU 302104-8 16110 213012 02.08.23 ROF & Others AN01K9846 

2110 213416 04.08.23 RDF & Others AN01K9846 
12.08.23 

1220 213787 08.08.23 ROF & Others AN01K9846 

2740 214373 09.08.23 ROF & Others AN01K9846 

TSLU 304042-8 4440 213340 04.08.23 ROF & Others AN01R9612 12.08.23 

TSLU 301294-0 . 8895 213421 04.08.23 RDF & Others AN01K9846 
12.08.23 

11055 213448 05.08.23 RDF & Others AN01R9612 

TSLU 302981-4 3730 213463 05.08.23 RDF & Others AN01R9612 

12175 215267 11.08.23 RDF & Others AN01R9612 20.08.23 

1190 215356 12.08.23 RDF & Others AN01R9612 \ 

<• 
TSLU 302443-2 12920 213561 07.08.23 ROF & Others AN01K9846 

7310 213587 07.08.23 ROF & Others AN01R9612 
12.08.23 

TSLU 303017-9 9095 213667 07.08.23 ROF & Others AN01R9612 
10470 214299 09.08.23 ROF & Others A.N01K9846 12.08.23 
. 915 214654 10.08.23 ROF & Others AN01R9612 

TSLU 303640-7 2850 213947 08.08.23 RDF & Others AN01R9612 
15205 219161 28.08.23 RDF & Others AN01R9612 

01.09.23 

TSLU 303012-1 12095 213917 08.08.23 ROF & Others AN01K9846 
4380 213960 08.08.23 ROF & Others AN0152148 22.08.23 
4140 216301 18.08.23 ROF & Others AN01R9612 

TSLU 302979-5 9945 213981 08.08.23 RDF & Others AN01S2148 
4475 215140 11.08.23 RDF & Others AN01K9846 
6125 217760 24.08.23 ROF & Others AN01R9612 

01.09.23 

:, 705 219319 30.08.23 RDF & Others AN01R9612 
TSLU 303310-0 14310 21488 2 10.08.23 RDF & Others AN01K9612 

1390 21517 5 11.08.23 ROF & Others AN01K9846 20.08.23 
6670 21526 111.08.23 ROF & Others AN01K9846 

TSLU 302994-3 17235 21537 6 12.08.23 ROF & Others AN01N7273 
2490 21537 5 12.08.23 ROF & Others AN01T5229 20.08.23 
1505 21579 4 14:08.23 ROF & Others AN0102295 
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RWAU 250096-1 12285 215337 12.08.23 RDF & Others AN0102295 

8400 ROF & Others 
20.08.23 

215372 12.08.23 AN01T5229 
TSLU 304262-6 493S 215314 12.08.23 ROF & Others AN01K9846 

7530 216134 16.08.23 ROF & Others AN01R9612 
01.09.23 

3835 21744S 23.08.23 ROF & Others AN01R9612 

1960 217450 23.08.2'3 RDF & Others AN01R9612 
TSLU 302615-8 12690 215371 12.08.23 RDF & Others AN01R9612 

ROF & Others 
20.08.23 

8080 216061 14.08.23 AN01R9612 
TSLU 301788-1 1105S 216454 19.08.23 RDF & Others AN01R9612 

5795 217707 Q4.08.23 RDF & Others AN01R9612 01.09.23 

4435 218015 25.08.23 ROF & Others AN01R9612 

TSLU 302019·1 13465 216881 22.08.2.3 RDF & Others AN01N7273 

7295 217288 23.08.23. RDF & Others AN01N7273 01.09.23 

690 219347 30.08.23 RDF & Others AN01A6217 

TSLU 302924-4 4170 219381 31.08.23 RDF & Others AN01R9612 

10025 219515 31.08.23 ROF & Others AN01R9612 

4330 220070 02.09.23 ROF & Others AN01R9612 07.09.23 

2325 220075 02.09.23 RDF & Others AN01R9612 

450 220181 04.09.23 RDF & Others AN01R9612 

TSLU 302253-2 5985 221392 09.09.23 RDF & Others AN01R9612 
16.10.23 

4125 221677 11.09.23 RDF & Others AN01R9612 

TSLU 301220-0 1115 221695 11.09.23 RDF & Others AN01R9612 

75S 222401 15.09.23 RDF & Others AN01R9612 
08.10.23 

9625 224675 02.10.23 RDF & Others AN01R9612 

9385 224933 04.10.23 RDF & Others AN01R9612 

TSLU 301S83-l 13110 225642 09.10.23 RDF & Others AN01R9612 
16.10.23 

6105 225708 09.10.23 RDF & Others AN01K9846 

TSAU 260558-5 2595 228273 30.10.23 RDF & Others AN01F6327 
26.11.23 

15655 231567 21.11.23 RDF & Others AN01N7273 

TSAU-270754-5 9045 228783 02.11.23 RDF & Others AN0103554 

4705 229887 09.11.23 RDF & Others AN01N6597 16.11.23 

6945 230227 11.11.23 RDF & Others AN01R9612 

TSLU 301123-0 1105 228740 02.11.23 RDF & Others AN0103554 

1470 228850 03.11.23 RDF & Others AN01R9612 

1635 231983 23.11.23 RDF & Others AN01R9612 18.12.23 

3720 232503 28.11.23 RDF & Others AN01R9612 

775 236621 15.12.23 RDF & Others AN01R9612 

TSLU 303462-0 3575 231189 18.11.23 RDF & Others AN01R9612 

9815 232152 25.11.23 RDF & Others AN01R9612 18.12.23 

4200 234798 07.12.23 RDF & Others AN01T4045 

TSLU 304864-5 2680 231646 21.11.23 RDF & Others AN01R9612 

. 7730 234925 07.12.23 RDF & Others AN01T4045 18.12.23 

3435 236385 13.12.23 . RDF & Others AN01B9522 

TSLU 302078-2 1035 233068 02.12.23 RDF & Others AN01R9612 
28.12.23 

3550 236276 12.12.23 RDF & Others AN01N3137 

TSLU 304668-4 9060 236657 15.12.23 RDF & Others AN01R8620 14.01.24 

2690 240435 06.01.24 RDF & Others AN01S5775 

TSLU 305202-8 4215 237285 19.12.23 RDF & Others AN01T404S 
05.01.24 

3025 23897 3 28.12.23 RDF & Others AN01R9612 

TSLU 302952·1 6490 23836 0 22.12.23 RDF & Others AN01R9612 28.12.23 

CRXU 303057-9 965 23893 8 27.12.23 RDF & Others AN01R9612 
28.12.23 

5200 23886 0 27.12.23 ROF & Others AN01R9612 

TSLU 304972-3 4390 23894 3 27.12.23 RDF & Others AN01R9612 
28.12.23 

2230 23896 7 28.12.23 ROF & Others AN01R9612 
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TSLU 303351-6 
4880 238996 28.12.23 ROF & Others AN01R9612 

95S 
05.01.24 

239043 29,12.23 ROF & Others AN01R9612 
TSAU 260150-6 4870 239072 29.'12.23 ROF & Others AN01R9612 

05.01.24 
490 239728 03.01.24 ROF & Others AN0106102 

TSLU 306121-0 4290 239047 29.1,2.23 RDF & Others AN01R9612 
05.01.24 

1855 239739 03.01.24 ROF & Others AN01R9612 
TSLU 308011-7 4835 239769 03.01.24 RDF & Others AN0106102 

14.01.24 
2815 239781 03.01.24 ROF & Others AN01R9612 

TSLU 307368-0 1060 239790 03.01.24 RDF & Others AN01R9612 
14.01.24 

5095 239906 04.01.24 RDF & Others AN01R8786 
TSLU 303705-0 920 240206 05.01.24 RDF & Others AN01R7191 

14.01.24 
4350 240208 05.01.24 RDF & Others AN01N3137 

TSLU-302108-0 6265 240344 06.01.24 RDF & Others AN 01 R3731 14.01.24 

TSLU-302127-0 4840 240294 06.01.24 ROF & Others AN 01R9612 
14.01.24 

1220 240301 06.01.24 RDF & Others AN0155775 

TSLU 303220-6 4660 240551 08.01.24 RDF & Others AN0151786 
31.01.24 

, 2370 241508 16.01.24 RDF & Others AN01R9612 

Over All Total 1187.775 

e 

' 
I \ 

\ J Page 632 of 1410

6323329



STATUS OF REMEDIATION OF LEGACY WASTE (18.84 MT) FOR 10 LOCATIONS 
Sl.No. Location (Gram 

Panchayat) 
Legacy 

Waste (Qty.) 
Remediation 

Status 
Recovered 
Fractions 

Final Disposal/ 
Utilization 

1 Chouldari 2.892 Completed Bio earth-0.854 mt 

Inert-2.036 mt 

Material Type Application 
Inert waste Used for road sub-

base, landfilling of 
low-lying areas 

Compost-like output 
(clo) 

Soil conditioning for 
local landscaping 

Recyclables (plastic, 
metal) 

Sent to authorized 
recycling vendors 

2 Manarghat 0.876 Completed Bio earth-0.193 mt 

Inert-0.683 mt 

Material Type Application 

Inert waste Used for road sub-
base, landfilling of 
low-lying areas 

Compost-like output 
(clo) 

Soil conditioning for 
local landscaping 

Recyclables (plastic, 
metal 

Sent to authorized 
recycling vendors 

3 Shore point 3.786 Completed Bio earth-1.461 mt 

Inert-2.325 mt 

Material Type Application 

Inert waste Used for road sub-
base, landfilling of 
low-lying areas 

Compost-like output 
(clo) 

Soil conditioning for 
local landscaping 

Recyclables (plastic, 
metal) 

Sent to authorized 
recycling vendors 

Annexure - XIX 
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4 Rampur 0.983 Completed Bio earth-0.229 mt 
 
Inert-0.754 mt 

Material Type Application 

 

 

Inert waste Used for road sub-
base, landfilling of 
low-lying areas 

Compost-like output 
(clo) 

Soil conditioning for 
local landscaping 

Recyclables (plastic, 
metal) 

Sent to authorized 
recycling vendors 
 

5 R.k.pur 0.785 Completed Bio earth-0.181 mt 
 
Inert-0.604 mt 

Material Type Application 

 

 

Inert waste Used for road sub-
base, landfilling of 
low-lying areas 

Compost-like output 
(clo) 

Soil conditioning for 
local landscaping 

Recyclables (plastic, 
metal) 

Sent to authorized 
recycling vendors 

6 Netaji nagar 1.983 Completed Bio earth-0.881 mt 
 
Inert-1.102 mt 

Material Type Application 

 

 

 

 

 

 

 

Inert waste Used for road sub-
base, landfilling of 
low-lying areas 

Compost-like output 
(clo) 

Soil conditioning for 
local landscaping 

Recyclables (plastic, 
metal) 

Sent to authorized 
recycling vendors 
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7 Ramnagar 2.885 Completed Bio earth-0.881 mt 
 
 
Inert-2.004 mt 

Material Type Application 

 
 
 

 

Inert waste Used for road sub-
base, landfilling of 
low-lying areas 

Compost-like output 
(clo) 

Soil conditioning for 
local landscaping 

Recyclables (plastic, 
metal) 

Sent to authorized 
recycling vendors 

8 Long island 0.883  Completed Bio earth- 0.294 mt  
 
Inert- 0.589 mt 

Material Type Application 

 

 

Inert waste Used for road sub-
base, landfilling of 
low-lying areas 

Compost-like output 
(clo) 

Soil conditioning for 
local landscaping 

Recyclables (plastic, 
metal) 

Sent to authorized 
recycling vendors 

9 Rangat 2.784 Completed Bio earth- 0.396 mt 
 
Inert- 2.388 mt 
 

Material Type Application 

Inert waste Used for road sub-
base, landfilling of 
low-lying areas 

 

Compost-like output 
(clo) 

Soil conditioning for 
local landscaping 

Recyclables (plastic, 
metal) 

Sent to authorized 
recycling vendors 

\t , ....... - , • t'f/ • . 

• -
AFTER 

SUPPER SWEET 
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10 Kadamtala 0.984 

 

Completed Bio earth- 0.429 mt 
 
Inert- 0.555 mt 

Material Type Application 

 Inert waste Used for road sub-
base, landfilling of 
low-lying areas 

Compost-like output 
(clo) 

Soil conditioning for 
local landscaping 

Recyclables (plastic, 
metal) 

Sent to authorized 
recycling vendors 
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ANNEXURE-XX

OCEAN SCIENCE ANO 

•SRIVUAYA PURAM• 

3l""CTf~~~~ uiwfrlc61 ~ 
ATAL CENTRE FOR OCEAN SCIENCE AND TECHNOLOGY FOR ISLANDS 

~ ~ 1-1l~1frlc61 WR 
NATIONAL INSTITUTE OF OCEAN TECHNOLOGY 

rI~mA~.m«fmcfm) 
(MINISTRY OF EARTH SCIENCES, GOVERNMENT OF INDIA) 

~. ~~-19¥¥ ~ol Jf6llRcf~~iftq~ 
DOLLYGUNJ, SRI VIJAYA PURAM - 744103, ANDAMAN AND NICOBAR ISLANDS 

Phone: +91 (0) 3192 225095, 225083, 225011, 225089; Email: acosti@niot.res.in 

"fi"&TT:Ref: ACOSTI/MBT/GEN/2025-26/ 135 

wn~ !To 

ftlfu/Date: 07.08.2025 

The Executive Engineer (Water Works) 
Office of the Muncipal Council 
Sri Vijaya Puram 

~ I Sir 

~ /Sub: Submission oftest results of Faecal Coliform Parameter of wastewater samples - reg. 

~/Ref: Your letter F. No. 2/AE-II/WW/MC/2025-26//, dt: 28.07.2025. 

With regard to the above, please find enclosed the Faecal Coliform Parameter test results for the 

samples submitted by your esteemed office. 

This is for your kind information and necessary action please. 

~ I Thanking you 
~ I Yours faithfully 

c3.UlG1J0-1--
sT. ~cfilWW 

" 
Dr. Dilip Kumar Jha 
>Nm~ 
Officer-In-Charge 
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National Institute of Ocean Technology-ACOSTr, Sri Yijaya Pu ram 

WATER QUALITY TEST REPORT 

Name of Client and Address: The Executive Engineer (Water works), O/o 
Sri Yijaya Puram Municipal Council, Indira 
Bhawan, Mohanpura, Sri Yijaya Puram, 
South Andaman, A&N Islands, Pin-744101 

SAMPLE DETAILS 
Sample Type Sewage Water Sample Code Annexure-1 
Sam pie Location Annexure-1 Sam pie collected on 29.07.2025 
Sample conditions Fit for analysis Sample Received & 29.07.2025 
at Receipt Test Commenced on 
Sample Quantity & Microbiology sample Test Completed on 31.07.2025 
Packing bottles 
Information Provided by Client: WASTE WATER SAMPLE COLLECTION FROM MAJOR 
DRAINS, SRI VIJA YA PURAM 

TEST RESULTS 
SI.No. PARAMETERS TEST METHOD UNIT RESULT 

l Fecal Coliform IS 1622: 1981 MPN/ I00mL Annexure-1 

Note: The Sample is submitted by the client, and the results apply to the sample as received. 

1 
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National Institute or Ocean Tcchnology-ACOSTI, Sri Vijaya Puram 

Annexure-1 

S.No. Sample Name of Drain Location/ Place of RESULT 

Code Sampling (MPN/IOOmL) 

I. 1-1 Hallow Block via Karan Trading Drain end point 500 

1-2 Sea Point Receiving sea point 170 

2. 2-1 Kali Mandir Drain end point 900 

2-2 Sea Point Receiving sea point 500 

3. 3-1 Cooperative Colony to Mahindra Showroom Drain end point 350 

3-2 Sea Point Receiving sea point 280 

4. 4-1 Corbvn's Cove (Stretch - 2) Drain end point 1600 

4-2 Sea Point Receiving sea point 900 

5. 5-1 Garacharma School Drain end point 350 

5-2 Sea Point Receiving sea point 350 

6. 6-1 Corbyn's Cove (Stretch - l) Drain end point 1600 
[Doctor's Colonyl 

6-2 Sea Point Receiving sea point 900 
7. 7-1 Fisherman Colony Drain end point 500 

7-2 Sea Point Receiving sea point 350 
8. 8-1 Mazar Pahad Area Drain end point 350 

8-2 Sea Point Receiving sea point 300 
9. 9-1 Telugu Basthi Drain end point 1600 

9-2 Sea Point Receiving sea point 900 
10. l 0-1 Jail Complex, Prathapur Drain end point 220 

I 0-2 Sea Point Receiving sea point 170 
11. 11-1 RK Mission Drain end point 900 

11-2 Sea Point Receiving sea point 350 
12. 12-1 Haddo Jettv Road Drain end point 1600 

12-2 Sea Point Receiving sea point 900 
13. 13-1 Seashore Road, Haddo Drain end point 1600 

13-2 Sea Point Receiving sea point 900 
14. 14-1 LIC Office Front Side Drain end point 900 

14-2 Sea Point Receiving sea point 350 
15. I 5-1 Diganabad Drain Drain end point 1600 

15-2 Sea Point Receiving sea point 500 
16. I 6.-1 Junglighat Road Kalvan Mandapam Drain end point 1600 

16-2 Sea Point Receiving sea point 1600 
17. 17-1 NGO Colony Drain end point 1600 

17-2 Sea Point Receiving sea point 500 
18. 18-1 Ayush Hospital Back Side Drain end point 1600 

I 8-2 Sea Point Receiving sea point 1600 
19. 19-1 Prem Nagar Burning Ghat Drain end point 1600 

19-2 Sea Point Receiving sea point 1600 
20. 20-1 Viiav Baugh Drain end point 900 

20-2 Sea Point Receiving sea point 500 

Note: I. Acceptable Limit: 500 MPN/100 mL 

2. Maximum permissible: 2500 MPN/I00mL 

Criteria as per the Ministry of Environment and Forests Notification Dated 25th September, 2000 
(PART II- Section 3- Sub-section (i)) for PRIMARY WATER QUALITY CRITERIA FOR 
BATHING WATER (Water used for organized outdoor bathing) 

':;{::~:~~~->,. 
\ 

2 

. ' 
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6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II-SEC 3(i)] 
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8 THE GAZETTE OF INDIA : EXTRAORDINARY 

MINISTRY OJ<' ENVIRONMENT AND FORESTS 

NOTIFICATION· 

New Delhi, the 25th September, 2000 

[PART II SEC. 3(1)] 

G.S.R. 742(E).- In exercise of the powers conferred by sections 6 and 25 of the 
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes 
the following rules further to amend the Environment (Protection) Rules, 1986, namely. 

1. (1) 

(2) 

These rules may be called the Environment (Protection) Amendment 
Rules, 2000. 
Save as otherwise provided in this notification, they shall come into force 
on the date of their publication in the Official Gazette. 

2. In the Environment (Protection) Rules, 1986, -

( 1) In Schedule I, after serial number 89 relating to Noise standards for fire 
crackers and the entries relating thereto, the following serial numbers and 
entries shall be inserted, namely:-

"90. Standards for coal mines 

1. Air Quality Standards 

The Suspended Particulate Matter (SPM), Respirable Particulate Matter (RPM), 
Sulphur dioxide (S02 ) and Oxides of Nitrogen (NOx) concentration in downwind 
direction considering predominant wind direction, at a distance of 500 metres 
from the following dust generating sources shall not exceed the standards 
specified in the Tables I, II and III given below: 

Dust Generating Sources 

Loading or unloading, Haul road, coal transportation road, Coal handling plant 
(CHP), Railway sliding, Blasting, Drilling, Overburden dumps, or any other dust 
generating external sources like coke ovens (hard as well as soft), briquette 
industry, nearby road etc. 
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16 THE GAZETTE OF INDIA: EXTRAORDINARY [PAR[ II-SEC _;(1)1 

93. Primary Water Quality Criteria for Bathing Waters, 

In a water body or its part, water is subjected to several types of uses. Depending 
on the types of uses and activities, water quality criteria have been specified to 
determine its suitability for a particular purpose. Among the various types of uses 
there is one use that demands highest level of water quality or purity and that is 
termed as "Designated Best Use" in that stretch of water body. Based on this, 
water quality requirements have been specified for different uses in terms of 
primary w_ater quality criteria. The primary water quality criteria for bathing water 
are specified along with the rationale in table 1. 

Table 1. 

PRIMARY WATER QUALITY CRITERIA FOR BATHING WATER 
(Water used for organised outdoor bathing) 

CRITERIA RATIONALE 

1. Fecal Cohform 500 (desirable) To ensure low sewage contammauon. 
MPN/100 ml: 2500 (Maximum Fecal coliform and fecal streptococci are 

Permissible) considered as they reflect the bacterial 
pathogenicity. 

2. Fecal Streptococci 100 (desirable) The desirable and permissible limits are 
MPN/100 ml: 500 (Maximum suggested to allow for fluctuauon in 

Permissible) environmental conditions such as 
seasonal change, changes in flow 
conditions etc. 

2.pH: Between 6.5 -8.5 The range provides protection to the skm 
and delicate organs like eyes, nose. ears 
etc. which are directly exposed during 
outdoor bathing. 

3. Dissolved Oxygen: 5 mg/ 1 or more The rmnimum dissolved oxygen 
concentration of 5 mg/1 ensures 
reasonable freedom from oxygen 
consuming organic polluUon 
immediately upstream which IS 

necessary for preventing production of 
anaerobic gases ( obnoxious gases ) from 
sediment. 

4. Biochemical Oxygen 3 mg/1 or less The Biochemical Oxygen Demand of 3 
demand 3 day,27°C: mg/1 or less of the water ensures 

reasonable freedom from oxygen 
demanding pollutants and prevent 
production of obnoxious gases"; 
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ANNEXURE-XXI
ORIG,JNAL 

CONTRACT AGREEMENT 
Mis PORT BLAIR SMART PROJECTS LIMITED 

AND 

Mis SHRISTI INFRASTUCTURE DEVEPLOMENT CONPORATION LIMITED 
FOR THE WORK OF 

DEVELOPMENT OF WATER SUPPLY & SEWERAGE NETWORK SYSTEM AT PORT BLAIR UNDER 
SMART CITY MISSION 

NACIRFP NO, -04/CEO/PBSPL/2020.21 OT. JULY 19, 2021 
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DEVELOPMENT OF WATER I 

SUPPLY & SliW£RA6E 

NETWORK SYSTEM AT 

PORT BLAIR UNDER SMART 

CITY MISSION. 
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Port Blair Smart Projects Ltd.(PBSPL) 
Indira Bhavan, Mohanpura, 

Port Blair-744101, Mail.id-smartcityportblair@gmail.com 

No:-23-65/Tender (W /W&S/S)/PBSPL/2020 /'-1.32-

To, 

Dated: - D \/09 /2021 

Sub: -

M/s. Shristi Infrastructure Development Corporation Ltd., 
Block- EP,Sector-V, 
Salt Lake City, Kolkata. 
Ph.No. 

Design, Construction, Testing, Commissioning of Potable Water 
Supply Network and Sewerage Collection Systems including 
Sewage Treatment Plant with associated works for ABD Area on EPC 
Basis including 5 year of Operation and Maintenance at Port Blair 

A Copy of Agreement No. 01 /PBSPL/EE-l(Wks)/2021-22, executed with 
M/s Shristi Infrastructure Development Corporation Ltd. and Chief Executive 
Officer, PBSPL, for the above mentioned work is enclosed herewith further 

necessary action. 

Copy to: -

Executive Engineer-I (Works) 
Municipal Council 

1. The Chief Executive Officer, PBS PL a/ongwith agreement copy. 
2. The Senior Technical Manager, PBSPL for information 

3. The Nodal Officer, PBSPL for information. 
4. The Chief Financial Officer, PBS PL for information. 
5. The Assistant Engineer-l(Works), PBMC for information. 
6. The Junior Engineer, In-charge of works through AE-l(Works), PBMC. 

7. The H.D, PBMC for information. 

Executive Engineer-I (Works) 
Municipal Council 

Page 648 of 1410

6483345



f• I 

t I 

[J 

l ) I 

( I 

( ) 

\. I 

t_) 

t) 

u 
!__) 

u 

J 

....) 

-..J 

J 

,_) 

J 

._J 
Page 649 of 1410

6493346



Design, Construct,on, Testing, Commiss1011111g of Potable Wnter Supply Network and Sewerage Collection 
Systems including Sewuge Treatment Plant "ith :i~socia1e<l won.s fQr ABD Area on EPC Basis including 5 
year of Operation and Mamtcnance nt Port Blair 

AGREEMENT 

DEVELOPMENT OF WATER SUPPLY & SEWERAGE 
NETWORK SYSTEM AT PORT BLAIR UNDER SMART CITY · 
MISSION ON EPC MODE. 

For: 

RFP Number: 04fCEO/PBSPL/2020-21 
Date of Revi$ed RFP Published: 
Stipulated O~te of Commencement: 
Stipulated Date of Completion: • • 

Chief Executive Officer 
PORT BLAIR S~ART PROJ~CT LTD. 

Ground Floor, 
Municipal Council, 
Indira Bhavan. 
Port Blair- 744101 
Tel: 03192- 235688 
Fax: 03192-234508 

E-mail: 

~ : ·- ;> 

'Z'°V' Shristi lnfra~ure 
Development Corport1~ion Ltd. 

~ 
C'HTF.F EXtCUTIVE OFFICE~ 

PBSPL 
Chief Executive Officer {PBSPL) ; 
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~. 
CHlEF E Xt:CUTIVf; OFFICE: R 

Chief Execu~~sfil:ef( PBSPL) • 
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AE 488077 

CONTRACT AGREEMENT 

Tnis agreement ts made at Port Blair on the 30th day of August 202 l between Port Blair Smart Projects Ltd 
(PBSPL), repres?n,ed by it's Chief Executive Officer and having its office at Indira Bhavan, Mohanpura, 
Port Blair-7~101, lndia (Hereinafter called "the PBSPL") and Mis. Shristi Infrastructure Development 
Corporation!Ltd., Block- EP,Sector-V, Salt Lake City, Kolkata (Hereinafter called "the Contractor" of the 
other part). 

Whereas th_e ='r3SP.1... is desirous that the Contractor execute "Design, Construction, Testing, 

Commissioning of Potable Water Supply Network and Sewerage Co1Jection Systems including Sewage 

Treatment Plant with associated works for ABO Area on EPC Basis including 5 year of Operation and 
1 

Maintenanc~ at Port Blair"(Hereinafter called "the Works") and the PBSPL has accepted the Bid by the 

Contractor fgr the execution and completion of such works and the remedyi11g of any defects therein ( as 
' 

well as guar~ntee of such works), at. a contract prict: of Rs. 129,61,71,890/-(Rupees One Hundred Twent)' 
I 

Nine Crores ~ixty One Lakhs Sev~nty One Thousand Eight Hundred and Ninety Only) 

NOW THIS 'AGREEMENT WJTNESSETH as follows: 

2. 

In !this Agreement, words and expression shall have the same meanings as are respectively 
I 

assiFed to them in the Conditions of Contract hereinafter referred to, and they shall be deemed 

to f.rrm and be read and constructed as part of this Agreement. 

In on~i~eration of the payments to be made by the PBSPL to the Contractor as hereinafter 
I 

me~tior }d, the Contractor hereby covenants with the PBSPL to execute and complete the wor)<.s 

andlrer. ,···dy any defects therein confonnity in all aspects with the provisions of the Contract. 
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3. The PBSPL hereby covenants to pay the Contractor in consideration of the execution and 

completion of the Works and the remedy~ng the defects wherein the Contract price or such 

additions thereto or deductions there from as may be made under the provisions of the Contract at 

the times and in the manner prescribed by the Contract. 

4. The following documents shall be deemed to form and be read and constructed as part of this 

Agreement viz: 

i) Invitation for Bid & Instructions to Bidders (including annexures, if any) 

(ii) Letter of Acceptance 

iii) Contractor's Bid; 

iv) Conditions of Contract 

v) Scope of work and Technical Specifications; 

vii) Addendums issued, if any and 

vii) Any other document/item as applicable &forming part of the contract. 

5. The contractor shall ensure full compliance with tax laws of India with regard to th_is contract and 

shall be solely responsible for the same. 

6. The Courts at Port Blair shall have the exclusive jurisdiction to try alJ disputes arising out of this 

agreement between the parties. 

IN WITNESS WHEREOF the parties hereto have caused their respective Common Seals to be hereunto 

affixed/ (or have hereunto set their respective hands and seals) the day and year first above written. 

Witness oo behalf of the Contractor: 

2 

For and on behalf of the PBSPL 

Sign(!, of the -orized official 

KISHORE KHSIRSAGAR LA!\SHMAN. 

CHfEF EXtCUT\VE OFflCER 
PBSPL 

Witness on behalf of the PBSPL: 

Name _ _ _ _ ___ _ _ 
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Port Blair Smart Projects Ltd. 

Oi"liu: 01· Ill( S1."t:1i.:l.i1 y, l'IIMl' I kmh p1:11\.'1 ~. l'un lll:1ir- 7tl<l 10 I 
..:111.iil ::-11wn1.:i1ypt1rlbhm{,1J).!11rni l...:\1111. 1'11 tUJ I 'J2)~.l ~ )7(J 

I 

F.No. 23-05/TtnJer ( WIS & SIS) PBS PL /2020/ I Ot 5 

NOTIFICATION OF AWARD 

Le Iler u r Acccptu nee 

Mis Shrist1 lnfrastructurl'. Devt.:lop1rn:n1 Corpon.11ion Lid . 
131m:k-EP, s~ctur-V 
S,111 L.i kt' Ci I y 
Knlkata-

r tcd I<] · /U7 /2U2 I 

I 

Sub_jl.::cl : Nlllilic.tliun ur Aw,lrd l'u111rn,:1ilffl' Nu. lJ2/(TU/l'l~Sl'l ./2tJ2U0 2 l I 

This is to notii'y you 1lw1 y\lllr l3id thll.:d I 011' Fehruary 2lJ2 I t'i.ir l.'X\'\.'.ll~iu11 ur tll1.• lksign, 

Constrl1clio11, Testing, Commissioning of Po1,1bk W,111.'r Supply Ni.:twurk and Si.:wcr,1g1.' 

Coll~ction Systems including Si.:wnge ·1 n.:a11rn.:nt l'h1111 wi1li us::-: lJciu1d wurl-is !'ur /\HI) /\r,.:a u11 

EPC nasb including 5 yeur-.: pf Op~r,l\io11 iilld Mui11t-:11,111.:..: al JJort 131:i i r. r11r \)IL /\t..:i.:~pt..·d 

Conlrnt..:t An1uu11t ur Rs. !21),61.7\,8\Jl \/ - {l<upi.:..:s Orw I wi.:111y Ni 11.: l 'rnr~ S i.xty Un..: l.:1k.lts 

Sc:vl!lllY uni.: thuus.iml Light I lundr..:d N 111~ly) , in ,1i.:uml:111i.:L· wi1h th..: l n s1n1i.:t11.111:s tu Hiddi.: rs is 

hl!n:by uc<.:eptcd by 1>ur1 l3lair S1m1rt Pru_1e..:t.s Ltd Purt 131:tir (PHSJJI.). : 

Yllll art! i'l:qut!sti.:d lu l'l1rnish \he Perfo11rn.111i.:e s~eurity witlli11 21 days in .kc,m!a11i.:1.' will! thl.' 

Conditinns o l' (\mtrae1 nnd as per lht! f01n1ut prnvided in the l<l-'P. 

I 

Co111111c1H:t:111cn1 date (b.11cst date for th1: siun of' th( pru.k..:1) 1·u, the:.: p1·u_ji.:t..:f wtiuld lx· 3U d.iys 

) ' frnm Lhe dale of issuam:~ o\' this letter. 

) 

t 
, q:JrJ~-­

J 
~hri 
f> \Jl,l\1'1!1-l\'l HliYl l M 

r\' ;, {\ 
•...)~ .b 

; 
, ..,,, 

f\ulhuriz..:d Sig11u1ury. 

~ I. 

CHlEF EXtCUTIVE OFFICE~ 

C.~1Q_f t~e.~~L Opf-i(A,- lP8<;.PL) 
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Port Blai1A Smart Proj~cts Ltd. 
' 

(llli1.:t:1i l th1.• \1.'(ll.'. l a1y. l 'I Hvll lk:1dqu:1n~·1 s. l' u1t ll la1r• 74<11 01 
t:111.ii h 11w11c:i1ypLHlhl:1ir(ul).!111:1il.c l11n . l ' I l : ( ll) I t)} )~:12 576 

f.No, 23-65/lender (W/S & SIS) PHS l>l,/2020/ I' 0\ 

Mis Shristi lnfrastn1ctur«:: Develnp111e11t C:orpnrnt ion Ltd. 
Block-EP. Sectnr-V 
Salt Like City 

Knlkata 

Dal~d. ~o /071202 I 

Subjecl: Nn1ificminn nl" Award CPnlrnct/lff P No. 04/C:U)/l '11Sl>U202l -2 I 

In t:P11ti11w11iu11 10 this oll"1i.:l' letter nu. 2:\-(,S/Tcndcr (\1//S ' SIS) i>HSPl./202U/1075. 

dim:d I lJ/07/2021 rela1in1,; tu award kller for the work or "D0sigp, Cnnslnu.:tiuu. Teslln~. 
Commissioning, or i>otablt: Wa1e1 Supply Nc1work nnd Sewcrn1?,c Collect io n Sys1c1ns im:h1di11g 
Sewage Treatment Plant with assPciated works for ABD A,ea on E[>C )J,isis including S ycms or 
Operation and Maintenance at P<1rl Blair''. this is to rnnv1::y tha1 thd R FP number mcntionl!d 
crronenllsly as 021(:EO/PHSPI ./2P20-2 l shnll he rcud ,is 04/Cl:0/Pl1SP,l .l2020-2 I 

' 

I 
\ Cl . . 1~· • ~() ·1· -\' 'v'-9.w\ 

rn:t CXCt:Ull Ve :I ce 
I 
I PBSPL 

I 

Copy ln: 

1. The Sr. Mc1nager (Technical). PilSPl . for lnforma1io11. 

2. The Nodal Officer, PBSPI . ft1r i11fornrntio11. l 
·3_ The Executive Engineer-I (\>v111·ks), Pll_MCIPBSPL i'nr lnl'onrn11ion a1id m·cess,1ry u.:1iu11 . 

4 T11c Chicf Fin,rncc Olf1ccr, !'lt)PI .. 1·or lnlonn c11io11 and 11t:1:ess,1ry i1di1111. 

~ 'Y\.Q l.U... 

~lorrrw-n t lo;tp,-r-"-H lf(\ t:14 • 
~ +·\:J 

Page 662 of 1410

6623359



on ltd. 

~IVE OFFICER 
Chief Execufi>J3~ker (PBSPL) 
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SKGJV/2020_PM~C_1S36 1 8 

To 

The Chief Executiv_e Officer, 

Port Blair Smart PFQjec:ts Ltd,, 

Office of the Secre1tary PBMC Headrp1ar1ers 
' Pnrt Blair-7tllJ101. 

09'" Aug 2021 

')<"• ( ' \ . -.• 
. . . \ 

J ,;. • ,-J. ?-/ . ; .• • .! 

N: E mail: • 1 

S1Jbject : Submission of Performs1nce Security against Notification of A f ard, C'pntract /RfP 

No. 04/C!:O/PBSPL/7020-21. I 
Name of Work: Design, Con_st ruction. Testing, Commissioning of Po table Wate r ~up ply Network & 

Sewerage Col lection sy~tems inc:!ud ing Sewerage Treatment Plr1nt with associated 

Works for ABO are;:i nn EPC br1sis including S years O&M at Port Blair 

l 
Referenre: 

1\ t 
\~61 l~ 

1. Your Notification of Aw;ird Letter No, F. No. 23-6S/Tender .(W/S & 3/S) PSSPL/2020/1075 

Dated 1"9-07-2021. 

2. _Our lett:er of accept.:ince ref no. SKGJV/ 2020_PM~C_1536_1_7 dated 20-07-2021. 

Dear Sir, 

This is in reference to your above ment lnned letter of award, w e are enclosing Rerformance security 

dated 09th Aug 2021 for Rs. 3,88,85, 157 / - (Rupees Three Crore Eighty Eight lacs ~ightv five thousand 

' 
) 

and one hundred fifty seven only), issued by Kotak Mahindra Bank, New Delhi v~lid till 0$.08.2023. 

I '\ , 

I 

J 

.J 

.) 

The original copy of above mentionerl rerformance securi ty would bQ hand deljvered at your office 

on or before 14th A1Jgust 2021. 

We hope yo11 will find the above in n rrler. 

Thanking you and assuring you of 011r he~t services and attention at all the times! 

Yours faithfully, 

for Shristi Infrastructure Development Corporation Ltd. 

'• I 
,J 

\ ..... 
',..--f';- !'/ n·. ~/-
• • ~ 'f' 

(A11lhor-1sed Signatory) 

":'vfl g: · )O~ e ~ 
C ,- 0 
I ~ 

~d,·~ f...ul~ I1w~o~onl~ffr~+,~u-c1. 

~F EXt:CUTIVE OFFICER 

C~i~ fu ~lf¥f 'Cl/\r ( PP:,~PL) 

Shri ~!• lnfrri str-ictuf':: Oe·,e lopn1e .... ! Co• (1':)rc)il;)" ll-:1 

Aegis1ored Office . Pt0 1 "to t ~ : .\ J . 81o(4' f:O ~i,:~•--r : )r-:i• l~~ r. ( ,1,, (1)i~ 0 1-"J, .. 0'J ,:.:, • 

DeHi1 Of-lice. o.: )In F£.~i:t' '\-)\.the r ... P1r\. 'ick'.!' ~ -=···: ~•)\ --? t ."J ,t .... O-:lh1 . • '.~ ,) " . •··· ~· , I 

E ,:!\1•to(ii'r,i 1~J•,- '. ,;1crv o-:,...,·, ,w·,.·,, ,i.~ . -. • ·::v1~. ·- -:P·J ;_ \~- ">)7"'H8' ·1t)~P1_:~-i-,~ ,, 
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Dntcrl: 09-Aug-2021 

TO: 
Cll!EF I~XT~ClJT\VE. OFFlClm, 
PORT BT.Am SMART l"RO.n-,c rs LTD (PHSPI.). 
INDIRA TnlA VAN, MOllANPI IHA. 
POHT l\1.Aln-744 101. 

,, ' . 

f\:inl< G11:ir:iqt cc Nn.4:i911GP21001 78J7 narrcl 09-A 1 •-2021 

We arc- forwarding hcrcwilh our !1G No.45911Gl'2!0017RJ7 Dntccl 09- ug-2021 ror ~3,8R,85,157/­
(R11pcc~ Thrcr. Crnrc F.ighty Eil!h 1 Lnld1 l~il,!h1y Five Tho11s:rnrl One ll11nii'rc1l Fifty Seven Only}, 

We confirm !hnt !he ~ignnlorie., tn ll-c ft111k G11arr1nlcc a1c m1lhori1.cd In <lo so !on hclrn1r nf the hnnk. 
Plcn~c nnlc thn l c1ll the corrc.~pnndcncc 1cl,11c.d In thi!- n:ink Ciu,1r;1n1cc sho11id he ndrlre.,:-cd lo: 

Br:rnch Man:1gcr, T<ol:il< M:ihi11dra n:1 11I< U ri., 
M-3 - "H a11z Khu Enclave'-', A urnhinrln Marg, Delhi. Pin Code - 11 no 1 fi, 

Plca~c 1'10lc 1h::i1 cnnfir111a1i,111 rclnlcd lo lhi!> B:rnk G11arc111lce rnn be ohlnincd 1ro111 : 
Trade Finn nee - RPC Trnclc, 
nr111k G\lnrnnl cc ncpl (nGBC T c11ir) 
Cnrpnrnlc !111 11ki 11g Opcrn1inns (RP( ) . 
Rlh f-lnnr, Znnc-11, TVI I J\gnilin r:irk . 
l 41, n1c1 M:1hnh;ilip11rnm R0:irl. 
K n11cl ,1 11ch.1vacli. Chcnm11. 
T;imil N;id11. MOO%. INDI/\ 
Tel nn -Ot1,1-6624R270/'IR2M 
E-mnil ;1drl1c.~s: [!CiCONFIRMJ\TlON.CI IF.NNI\ l(n)knt;il<.cn111. 

1 

I 
Cl;iim.~ ir;iny . .11 11<1cr 1his -i;m1rnntcc shnnld he 111ndc in w1iti11g nnrl rcnch i n nri~in;il nl 11\c hrnnc.h i!ddrcss .incl 
n c.npy nC lhc same In he 1-cnl lo nc111~ n11;,1nnlcc Dcpl ' , 

I 

I 
Thi!- is In 11l1nr111 yn11 l\iilt nm h;111k hr1rl I c-cci vcd 111/\ 1101i rl(:il l inn Nn. PS&J1T/0ovl/2:\05 cl;ilcd I 6-Mr1r-20 t 6 
nl nng w ilh Ministry nf Finnncc. Gn,·cr11111c11t nr lnrli ;1 circ11l:tr F.N0.7/1 t 2/20 I l-BOJ\ (],ilcd O~-!'vfar-20 l 6 
with re!-pccl to sending nanl< Gw1r.1111cc ;1dvisc.~ thrnugh Slrnc!urcd Finnncial Messnging System (Sf-MS), 
!hercrnre we request ynu In provide IFSC 1·.("ldc and b,rnk branch details ror l1nnk Gunranlcc issunnce for fo l ure 
cn~ei,. 

Thankin):! you, 
Yom s fnilhfully, 

Fo~"11a,,~11R Jlan.l< Uri 

Aulhnrisccl Sig1111tory 
nank Shimp -----

.... I .x, I 

1 <Uku.h-u.L Dou.lorn-I 

Cn'tfcn-~ l +cf • V.nl,,k j,.1;.+1111 11l,.1tl~ .11t 1 Id 

i ,IM I.Ii~ 1 lflMI 11 1w ,r·! ( n:111 1 :ti 
:'71<1<(. ;' ) I <, 111,v~ [~,,,,~,. 111,.1;11 -,n,pl~ , r,~,vlm 11· 1 MW li,t: 111 • • 1,, ' 
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4l8949 

llANK GUARANTEE 
Thnh G11u;inlcc No.459 ! IGP21 fH117H.1.7 Dnlcd 0'>-Aui;-2021 

TO: 

Cl lll•:F ,~x,,:o IT] \/1~ OFFlCF.ll. 
POHT nI,J\IR SMAHT pno.mcrs l .T]) (PHSl'L). 
1:N D1 H /\ l\ 11 i\. \Ii\ N, 1\1 {)] I i\ N 1

1 I IH A , 

J'{) RT B LA !H-744 1f) 1, 

WJIERE/\S. Ml.~ Shrisli lnfr·;islrucl111c [)cvclnpmcnt C:flrpnrnIin11 Lid. 111 rn11so1·('i111n wilh Krushi l111r;is l11di;i 

f'riv;ilc 1..imilccl ;ind GKR lnfrnrnn (I11,\iaJ f'1iv;i1c Limilcrl (hcrcirn1ftcr c;i\lcd "\he Crmlrnctm") hns 
11nclcrI ,i"kcn. i 11 p11rsH;incc flf 1 heir hid d;ilrcrl I n1 h F chrn:iry 2021 1n cxcC111c I he Design. Cnn~ lnicti nn, Tes( i ng, 

Cnmmiss inning; 0 f Polahlc Wal er Stl]'l'1Y N cIwo1 k ,111d Sewerage Collect ion Systems inc 111cl ing Scw.igc 
T,-c;illncnl Plnn1 wi!h n~.~ncinlcd ,vnrk.< fr11 /\IID /\re;i nn FPC nn.~is including 5 y,;,ir nr Opcl'nlion nnd 
Mninlcn;incc ;ii 1'nrl nlriir (hcrei11:if1cr c;1lii;1I Ille "Conlr;ir.i"·) nnd the hid or Con!r;itlor hns hccn ricccplcc\ hy 
i'.hc l'orl Bbir Srnn, L Projects I .Ir\ (l'BSl'L) vidc lctlCI or :icccpInncc No. F.No. 2J-
65/Tcnder(W/S&S/S)r8,5PU2020/107 S rl;itcd I CJ 07 .202 \ 

/\ND WTIER E/\S il Im.~ hcc:n s1ipulnIcd hy ymI i11 lhc snid con I met lhnl lhc cnnlrnctm shn\l fi.trnish you with 
;:i h;ink g11;ir;inlcc by n rccogni7.cd hink lnr Ilic slim spccil'icrl lhcrcin n.~ sccmity fnr cornplin11cc with h is 
nhlig,1lio11s in .iccnrdnnce wilh lhc cn11I1.,cr; 

/\ND Wlll•:l<.\:_/\S we Kntali l'Vlahindr:, Bnn\, L!rl., inwrpo1;ilcd t11Hlcr the rrovisi1111s nf lhc lndi.in 
f:r11111'nr1irs /\cl 10.~ri. h;-ivi11g or1r Hegi~lucrl Office al 271\J<C C27, G Hinck, Hnnclrn l<url:, Complex 
(Ens!) Mumhai - 400051 rind nmnng II,c other things, n Grancll O[T1cc locntcd ;it l'd-J - "ll;iu;: l<h.is 
Enrl:ivP", A11rnhi111lo Mnrg, Delhi. Pin Coric - 110016 l,;ivc ;igrccd In give Ilic C::n11lrilctor ~11r.l, n h;rnk 
g11,1 r,117 ! CC. 

NOW Tl·JF.R En\: we hereby ,1 fflrm th:, I we ,He I he fi I,;irn11I0r and rc~pn11.,i hie lo ynu, 011 bclrnl f nf I lie 
Conlrnclor, 11p In ;i lnl;il nf~.'\.RR.H~.1 ';-.7 1- m11pccs Thrrc Crore f,ighl~• l~ip,hf L:ild1 Eighly Five Tho11.~a11CI 
On c II 1111 d reel Firfy SC\'Cn Only), rnch :, 11111 hci 11g p,1ynhlc i 11 I he I ypc n r cIIffc11cy in wh, ch Conlracl Price is 
p;1yflhlc, n11d we u11dc1·1nke \n Pfl.Y yn11, Hpnn yo111· fir.~t wr illc11 dcm;rnrl ;inrl will1nti1 c;1vil or flrg11111c11I, nny 
s11m nr 1sIIrns wi1hin the limits nr ~.1,8);}5,157/- (H11pcr.s Three Crorc Eighty l.:igh( Lnl,h Eigh!y Five 

Thm1.~nncl One llnndl'crl Fif1y .Srvcn ()nly). ilS ofnrc.,nid wilhol1l your nccdinG lo prove or to show gro1111cls 
m rc,1so11s for yorn clcrnnnd fnr !he .~um ~1,ecificd therein. The l11111k will deliver t\ic money rC(jllircd by you 
:immcdintcly 011 dcm;in(] wilhm1t dcl.iy rnrl rlc1n11r and wiIhm1( rcrcrcncc lo lhc C:011lraetm rind witbm1t tl1c 

necess i1 y- or fl previous: nnt'ice or !l r juc\i,.:i:1I [)f ,1dmi 11isI rn live procedures ;ind wil ho11l it being neces.<:a ry to 
prove lo ihc [3nnk the: liability or d.i111,1rcs rcs111ling frC'lm ,rny defccls m shorlcomings or clcht~ or the 
f:nnlrnctnr. The l);mk s)1all p,iy IC'l y[)II ;iny rnnncy .,o dcmn11r\cd not,vilhst;inding any rlispi 1te/clispulcs raised 
hy Ilic Conlr:ictor in nny suit or prncccdin,e~ pending hdnl'c ;iny Com\. Trihu11,1I or /\rhitr;1tor/s rclil\ing thereto 
·nncl lhc li;ihilily 1111dcr this gunrnnlcc sh;ill he ,il,sn!uic ,111d 1111C(]11ivncnl. 

' 
' 

W c hc.rchy wa ivc the ndces•sily or yom rim 1:mrli 11g the s.ii d debt frnm the Co11I r.iclnr hcCnr·c pre.~cnli I1g 1Is wil Ii 
lhc dcm;inc\. 

We l11r(her .igrcc 1h,1l r o clrnngc or ncldiliP11 tn m oihCI' mntii11c:-ilio11 of ihc terms of the Con!rncl or or the 
works ln he pcrfN111cd licre1111clcr nr C'll ;i11y nf Ilic Cnn1r.icI dnc11111cn(s, which m;iy he m,1dc between you ;111d 
lhc Cnn(r:iclnr, .~hrill in ny wny rclc.isc 11~ lio111 any k1hiliIy 1111dcr this gmrnnlcc ;incl we he1cby w.iive notice 
nfm1 snch ch;111gc, ;irl l i)ion nr 111nrlific~lir•11. 

fl~~~ 
~~~!,\')~ 

... 2 ... 

'"' ~~ i4u ~ I ~twd {)~t?f) ~ li11l,1k t,,l;il,!~,,l 11,r,\I: I ld 
f:1..$;';_ 1 1 U-d,, c1N11i:it:rn,;111%'.,r:,.·,~1f.t.,7 
O'fOo"C\Tl~ rl11']1~1~,:rl()llirc: )7R1u: ( ,Ji 1,l11nck fb11,l1:1l<"1.,,Lltrnn11lr,, [1.;ir;,l,c,11 I li1111>!•:1,1r1n r:1,l l11,(1.1 

'1V\M11t( ko~;\!( C1)1·r1 
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c2) I 
H:inl< G 1rnr:1111cc No.459 I IGP2 I )OJ 7RJ7 Dntc<I 09-A ug-2021 

The \i;ihilily nr lhc l~;rnk l !lldcr, lhi~ h;111k g11arn11lcc sh;i \l nnr he nrrcclctl hy illl))I ch;mgc iii l hc cn11slil 11l~1)1l or 
1hc C0111r,1cln r nr ('I r lhc Bank. ' 

This G11a1 t 1(cc wi II 1·c rnai 11 va I id ;11HI in rn rcc up 10 llH-A u~-20 23 , ! 
I -
' 

Notwithstib1ding anylhing co111r1incd hr.rein .ibove, our linhilily under this guarantee is restricted ko ~ 
),8R,RS,IS7/- (Rupee~ Three Crnrc l~ichty Eight Lal<h Ei~hty J7ivc Tho-11.~:111cl One l-(un1lrccl l'ifty ,S!'.'vcn 
Only) and !he r,uarn'ntcc s\i:111 rennin valid till OR-An~-1023. Unless ;i c\ni)11 nr a dcnrnnd in writ ing is 
in.idc 11pn 1111.s nn or hcfnrc OR-Aui;:-;'.{]2t1. thereafter all m11· liabi l ity unckr !hrs gwH;intcc:sluill cct1sc. 

l~xr.c11l c1I this on O?- Au!,!,-1021 111 !''cw Dr. lhi. 
;or K ot11I< M :1hin1lrr1 Himk U1! 

~ , , .. f:-')rt..· ' 

rJc,I Signafodr.s, 
Srril 

IN Tl-IE PRESENCE OF 

S ICrNATl.m P. OF T l !F. WJTNESS 

NAME AND ADDIH-.SS O F TIIE \VITNl.~SS 

,, 
l<'nl,1k M ~l\ 11u!1;1 r1~11,k I irl 

,:1N iR, 1111MI I l~JP.~S'I c,n:~ I Ii' 

. _ f EXt::CUTIVE OFF! CER 

Chi4 t~&L ~·~ lPB":.R. 

r~~rti<.1 ,~•Pr1 ()lh•P. '.']P.,t<<: <: 71 , ·, P.lock f·bnr1•, 1<1111; 1 l'.1111,pl,:,, R;,11<1';1 /Fl. f.411:"I~ ,_ 11:r ; \ • I., ' 
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Po.-t Blair Smart P1·ojects Ltd.(PBSPL) 
>~ ~-r---- "'1 lndii-a Bha\'anj-l\.'whan}>ura,-/ I , ) / , 

Purl Blair-744101, Mail.id-smartcitY(>0rtbluir@gmail.co111 

Notice lnvlUng e-Tender (National Competitive Bidding) 

RFP No: 04/CEO/PBSPL/20-21 

Chief Executive Officeron behalf of Port Blair Smart Projecl Ltd (PBSPL)invites Bids on two bid system through e-procurement for the 

following work:• 

Earnest 

Money/Bid 
Estimated Cos1 

seturity Name of Work 
Put to Tender 

Rs. 
I 

Development of 164,07,23,9121-

Water Supply & (Rupees One 

Sewerage Hundred Sixty• 

Network System Four Crores and 

at Port Blair Seven-Lakhs 

under Smart Twenty-Three 

City Mission on Thol.!s~nd Nine NA 
EPC Mode Hundred Twelve 

Only) 

Period of 

completion 

24 Months for 

Com;tructionand 

5 Years for 

Operation & 

Maintenance 

Last Dale 

of 

Submission 

or Pre-Bid 

Que,y 

04112/2020 

Date & 

Time for 

Publication 

or RFP 

19/11(2020 

16:00hrs 

Last Date Date of 

& Time for Technical 

submission Bid 

of Bid (Bid Opening 

Due date) 

2111212020 21/12/2020 

15:00hrs 

The time and ~;ite for opd:iiri_g of financial bid to qualified bidclers (those who quallfled the technical bid) shall be intimated separately. 

The detallect RFP is available at the website www.eprocure.andaman.gov.in 

Apart from the other conditions menlioned in the RFP, Bidder must also fulfil the criteria mentioned in GOI Office Memorandum humber 
F .No. 6/18/2019-PPD da\ed 23rd Juiy 2020 iss.ued by Ministry of Finance, Department of Expenditure, Public Procurement division. Bid 
would be summarily rejectec in case of non-fulfillment of aforesaid Office Memorandum dated 23rd July'20 and EMO shall be forfeited 
for those bidders 

¢:}~ 
r~h .. #1\ 
Shristi ~ ructur<s-' 
Development Corpo tion Ltd. 

HS+ • 

13 

For & on behalf of 

Port Blair Smart City Projects Limited 

Chief Executive Officer 

Chief Exec~~cer (PBSPL) 
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INVITATION FOR BIO (IFS) 
/ 

NATIONAL COMPETITIVE BlDDlNG 

NIT No. 04/CEO/PBSPL/2020-21 

NIT No: 

1. Name of the work 
Design, Construction, Testing, Commissioning of Potable Water 
Supply Network and Sewerage Collection Systems including 
Sewage Treatment Plant with associated works for ABO Area on 
EPC Basis including 5 year of Operation and Maintenance at Port 
Blair 

2 Scope of Work 
Please refer Volume II of RFP 

3 Mode of Bid e-tendering 
Submission 

4 Estimated Cost Put Rs. 164,07,23,912/- (Rupees One Hundred Sixty-FourCrores and Seven-
to Tender (Rs.) Lakhs Twenty-Three Thousand Nine Hundred Twelve Only) 

5 Period of 24 Months for Construction and 5 Years for Operation & Maintenance 
Completion 

6 Tender Fee amount Not Applicable 

7 EMO/Bid Security Not Applicable. 
amount As per Govt of lndla OM No. F.9/4/2020-PPD dated 12th November 

2020, all bidders are exempted from submission of EMD (Bid Security). 
Bidders are required to submit a Bid Security Declaration form as per 
format attached in the RFP. 

9 Date I Time of 
Publication As per NIT 

of Tender on e-
Proc 
Website 

10 Last Date / Time for 
Bid Submission 

As per NIT 

11 Last Date I Time of 
Submission of As per NIT 

Tender Fee 
12 Date of Bid As per NIT 

OpeninQ 
13 Bid Inviting Chief Executive Officer, Indira Bhavan, Mohanpura, Port Blair-744101, 

Officer's address Mail. idsmartcity12ortblair@gmail.com, India 

. ~ 
tructure 
t Corporation Ltd. 14 

C'HTEF EXt:CUTIVE OFFICER 
Chief ExecuPQ~l£er (PBSPL) 

) 

) 

, 

) 

J 

> 

J 
v 

,._: 
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1. The undersigned, on behalf of the Po~ Blair Smart Project Ltd (PBSPL), Port Blair 
invitesbids on EPC mode for the work mentioned in table below through e­
Procurement from eligible Contractors. The bid shall be submitted online in the 
website https://eprocure.andaman.gov.in.The bidder(s) should have necessary portal 
enrolment with their own Digital Signature Certificate 

2. Eligibility of intending bidders shall be assessed by fulfilling the "Qualifying Criteria1
' 

as given in Annexure-1, Section-2 of bid document. 

3. The intending bidder must read the terms and conditions of Biddocumentcarefully. The 

biddersshou!d only submit their bid iftheyconsider . them self eligible and are in 

possession of all the required documents. 

4. Invitation for bid posted on website shall form part of bid ~ocument. 

5. Complete bid document can be seen and downloaded from website 

www.eproc.andaman.gov.in 

6. But the bid -:an only be submitted after uploading the mandatory scanned documents 

such as Tender Fee and Earnest Money Deposit (EMD) and other documents as 

mentioned in para 15 below. 

7. Those bidde~s not registered on the website mentioned above, are required to get 

registered beforehand. 

8. Bidders to participate in the online bidding process must get 'Digital Signature 

Certificate (DSC)' as per Information Technology Act-2000.This Certificate will be 

required for digitally signing the bid. Bidders can get the above-mentioned digital 

signature certificate from any vendor approved by Controller of Certifying Authorities 

(CCA). Bidders, who already possess validDigital Certificates, need not procure new 

Digital Certificate. Bidders should submit their bids on line in electronic format with 

digital 

signature. Bids without Digital Signature will not be accepted 

9. Deleted. 

10. Bidders can upload documents in the form of JPG formatand PDF format. 

11. Bidders must ensure to quote their price bid both in words and figures. Price Bid wii'I 

be deemed to include all plant, labour, supervision, materials, transport, all temporary 

works, e·fection,taxes, Cess, Levies and duties, contractor's profit and 

establishm1::nt/overheads, together with preparation of design and drawings, proof 

checking from third party, all general risks, insurance liabilities, compliance of labour 

laws and ooligations set out or implied in the contract 

12. The Technical bid shall be opened first on due date and time as mentioned above. The 

/:_- ~ 
CHTEF EXtCUTIVE OFFICER 

pmen on Ltd. 15 Chief ExecuP8·$f'lcer (PBSPL), 
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time and date for opening of financial bid of bidders qualifying the technical bid shall 

be informed later. 

13. Pre Bid conference shall be held at the location, date & time as mentioned in the RFP 

to clear the doubt of intending bidders, if any. 

14. PBSPL reserves the right to reject any prospective application without assigning any 

reason and to restrict the list of qualified bidders to any number deemed suitable by it, 

if too many bids are received satisfying the laid down criterion. 

15. List of Documents to be scanned and uploaded within the period of bid 

submission: 

A) In the Technical bid folder 

I. Tender fee : Not Applicable 

II. EMO {Bid Security) : Not Applicable 

Ill . Form F.1 {◊ F10, T-1 to T-11 of Section-3 of RFP document along with supporting 

details, duly filled, signed and stamped by the authorized signatory of the firm. 

lV. GST Registration Certificate of the State in which the work is to be taken up, if 

already obtained by the bidder. If the bidder has not obtained GST registration in 

the State in which the work is to be taken up, or as required by GST authorities 

then in such a case the bidder shall scan and upload following under taking along 

with other bid documents. "If -work is awarded to me, I/we shall obtain GST 

registration Certificate of the State, in which work is to be taken up, within or.e 

month from the date of receipt of award letter or before release of any payment by 

the Employer, whichever is earlier, failing which lNVe shall be responsible for any 

delay in payments which will be due towards me/us on ale of the work executed 

and/or for any action taken by Employer or GST department in this regard., 

Bid of the bidder, whom Tender Fee and original EMO are not received before scheduled time 

of submission of bid, their bid will not be opened and evaluted further. 

B) In the Financial bid folder {To be submitted online ONLY} 

Financial Proposal" (to be submitted in online in theformat provided in the eprocurement 

) 

website) shall comprise inclusive of all statutory and applicable allcess, taxes.duties.levies, , 

royalties etc. (.J 

lJ 

mitted shall become irwalid lf the bidder doesn't upload all thedocume 

c2 • 
~ 

,. ! ~ u 
ructur. "'"' CHTEF EXt:CUTIVE OFFICER .j 
Car on Ltd. 16 Chief Execu1Pl~ter (PBSPL) 

';, 
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nts as stipulated aboye (Techncial Bid and Financial Bid Folpers) and if any 

discrepanby is noticed between the documents as uploaded at the time of suhmibsion 

of bid and hard/original copy as submitted through registered post or speed post or 
1 

delivered by hand (bef6re signing of the agreement} by the lowest bidders in theOffice 

of theChief Executive Officer,Port Blair Smart Project Ltd,lndira Bhavan, 

Mohanpura,Port aIair~744101, India. 

17. Each uploading shall be digitally signed by the bidder. 

17 

For & on beh1alf of 

Port Blair Smart Project Ltd . . 

Chief Executive Officer~ 

~ · 

c,.ffl=F'." EXtCUTIVE OFFJCE:R 
'. ·Chief Executpe9'6[.er (PBS PL) 
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Section 2 - Instructions to Bidders 

1. Scope of Bid 

A. General 

l. l Scope of work is provided in Volume 3 of RFP document. 

1.2 The successful bidder will be ~xpected to complete the 
wholeworks within 24 (Twenty-Four) months from the date of 
commencement of work. However, bidder need to meet the 
intermediate milestones as defined in this RFP. Operation and 
Maintenance phase shall be 5 years from issuance of 
completion certificate. 

1.3 Throughout these RFP document, the terms 'bid' and 'tender' 
and their derivatives (bidder/tender, bidding/tendering, etc.) are 
synonymous. 

Throughout these bidding documents, the terms 'Employer', 
PBSPL and 'Authority' are synonymous 

Throughout these bidding documents, the terms 'Engineer' and 
'Authority Engineer' are synonymous 

1.4 Throughout this RFP Document: 

(a) the term ~in writing" means communicated in written form or 
by paper mail, fax, facsimile or electronic mail: 

(b) except where the context requires otherwise, words 
indicating the singular also include the plural and words 
indicating the plural also include the singular; and 

(c) "day" means calendar day. 

1.5 PBSPL may appoints/Nominated/designate an Engineer•in­
charge who wi_ll be looking after projecting related activities. 

1.6 Throughout these RFP document, the terms 'PBSPL' and their ) 
derivatives are synonymous. 

2. Source of Funds 2.1 The expenditure on this project wi ll be met from fund allocated to 
Port Blair Smart Projects Limited(PBSPL) under Smart City 
Mission. 

3. Eligible Bidcieis 3.1 This invitation for Bid under National Competitive Bidding open 
only to eligible competent Bidders with sound technical and 
financial capabilities and meeting the criteria as given in the 
Annexure-l of Section 3, Qualification Information. 

:.,MEI/ 3.2 Bids from consortium are Not Allowed. 

"~ ~ r,o 
C) 

~ r ~ 
;::! 

ctur 
or n Ltd. 

.., ' 

18 
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4. Qualification of the 4.1 All bidders shall provide the information required as per forms in 
Bidder Section 3, Qualification Information. 

The technical bid of the bidders received online shall be first 
evaluated to ascertain whether the bidder fulfills the 
requirements of evaluation criteria as indicated in bid document. 
The financial bids of only those bidders shall be opened who 
qualify through the set-out parameters of Evaluation Criteria. 

4.2 Even though the bidders nneet the above qualifying criteria, they 
are subject to be disqualified if they have made misleadirig or 
false representations in the forms, statements and attachments 
submitted in the Bid Document. 

4.3 Base year for qualification purpose shall be taken as2018-19. 
Enhancement factors must be used for updating the cost of 
works executed to bring to a common base as mentioned in 
Annexure I of section 3: • 

Applicant should incorporate the above enhancement factors to 
the actual amount of the works executed by them clearly 
indicating the calculations. 

In case the financial figure and value of completed works are in 
foreign currency, the above enhanced factors will not be applied. 
Instead, actual amount in the foreign currency shall have to be 
converted into equivalent Indian Rupees (INR) at the State Bank 
of India BC selling rate as on date 28days prior to the last date­
of submission, clearly indicating the calculations. 

5. One bid per bidder 5.1 Each bidder shall submit only one bid for one package. A l;>idder 
who submits or participates in more than one Bid (other than as 
a subcontractor) will cause all the proposals with the Bidder's 
participation to be disqualified 

6. Cost of Bidding 6.1 The bidder shall bear all costs associated with the preparation 
and submission of his Bid, and the PBSPL will ln no case be 
responsible and liable for those costs. 

7. Site Visit 7.1 The Bidder, at the Bidder's own responsibility and risk is advised 
and encouraged to visit and examine the Site of Works and its 
surroundings and obtain all information that may be necessary 
for preparing the Bid and entering into a contract for construction 
of the Works. The costs of visiting the Site shall be at the 
Bidder's own expense. It will be presumed that the bidder has 
quoted his rates after getting himself acquainted with all the site 
condit"1ons 

19 
, - EXtCUJIVE OFFICER 

' Chief Execup,e~Eer (PBSPLf 
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8. Content of Bidding 
Documents 

9. Clari{ication of 
Bidding Document, 
Site Visit, Pre-Bid 
Meeting 

B. Bidding Document 

8.1 The set of bidding documents comprises the documents listed 
below, and addenda issued ln accordance with Clause 10. The 
Request for Proposal (RFP) consists of : 

Volume I 

Section 1: NIT, Information to Bidder (IFB) 

Section 2: Instruction to Bidders {1TB) 
J 

Section 3: Qualification Information and Forms 

Section 4 : Conditions of Contract 

Volume II 

Scope of Work and Technical Specification 

Volume Ill 

Drawings 

It may be noted that Drawings provided are only for Reference purpose. 
Employer or its representative shall not be liable for any loss/liability due to 
information considered by the Bidder from the drawings/reports etc. 

Online Financial Bid -Price Bid 

8.2 The Bidder is expected to examine carefully all instructions, 
Scope of Work, Technical Specifications, Conditions of Contract, 
Annexure and Drawings etc. in the Bid Document. Failure to 
comply with the requirement of Bid Documents shall be at the 
bidder's own risk. Pursuant to clause 26 hereof, bids which are 
not substantially responsive to the requirements of the Bid 
Document shall be rejected. 

8.3 The works under this Contract shall be carried out in accordance 
with the bidding document constituting the contract and shall 
consist of various salient items as generally described in Volume 
II of RFP. 

9.1 Any prospective Bidder requiring any clarification of the Bidding 
Document may notify the PBSPLthrough electronic mail 
atsmartcityportblair@gmail.comaddressed to the Chief 
Executive Officer Port Blair Smart City Limited, Indira Bhavan, 
Mohanpura, Port Blair-7 44101. The queriesif any should be 
submitted within 15 days from the date of publication of this 
RFP. The response will be posted on the website 

20 

tw;J---
CHlEF EXt:.CUTIVE OFFICER 

Chief Executi~i5f (PBSPL) 

J 

J 
J 

Page 677 of 1410

6773374



I 

https://eprocure.andaman.gov.in. within 7 working days from last date 
I • of submission of pre bid query. i 

9.2 Deleted. 

9.3 The Bidder and any of its personnel or agents wrn be granted 
permission by the PBSPL to enter upon its premises and lands 
for the purpose of such visit, but only upon the express condition 
that the Bidder, its personnel, and agents will release and 
indemnify the PBSPL and its personnel and agents from and 
against all liability in respect thereof, and will be responsible for 
death or personal injury, loss of or damage to property, and any 
other loss, damage, costs, and expenses incurred as a result of 
the inspection. 

9.4 The Bidder's designated representative is invited to attend a pre­
bid meeting. The purpose of the meeting will be to clarify issues 
and to answer questions on any matter that may be raised at 
that stage. 

9.5 The Bidder is requested, to submit any questions in writing, to 
reach the CEO PBSPL before time as per Clause 9.1. 

9.6 Minutes of the pre-bid meeting, including the text of the 
questions raised, without ident"lfying the source, and the 
responses given, together with any responses prepared after the 
meeting, will be posted on the website. Any modification to the 
Bidding Document that may become necessary as a result bf the 
pre-bid meeting shall be made by the PBSPL exclusively 
through the issue of an addendum pursuant to 1TB 1 0. 

9.7 Non-attendance at the pre-bid meeting will not be a cause for 
disqualification of a Bidder. 

10. Amendment of 10. l At any time prior to the deadline for online submission of bids, 
Bidding Document the PBS PL may amend the Bidding Document by issuing 

addenda/corrigenda. 

10.2 Any addendum published on https://eprocure.andaman.gov.inwebsite 
shall be part of the Bidding Document. The bidders must keep a 
vigil on the aforesaid website for the same & they shall have no 
claim whatsoever for any ignorance in such case. Without 
prejudice to the order of preference as specified in bid 
document, the provisions in such addendum shall take priority 
over Invitation for Bid and Bid Document uploaded previously. 

21 
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11. Language of Bid 

12. Documents 
Comprising the Bid 

13. Bid Prices 

10.3 To giv~ prospective Bidders reasonable time in which to take an 
addendum into account in preparing thei"r bids, the PBSPU may, 
at its discretion, extend the deadline for the subrnission of bids, 
pursuant to 1TB 20.2 

C. Preparation of Bids 

11.1 The Bid, as well _as all correspondence and documents relating 
to the bid exchanged/uploaded by the Bidder and the PBSPL, 
shall be written in the English language . Supporting documents 
and printed literature that are part of the Bid may be in another 
language provided they are accompanied by an accurate 
translation of the relevant passages in the English language , in 
which case, for purposes of interpretation of the Bid, such 
translation shall govern. 

As mentioned in Para-15 of Invitation for Bid (IFB). 

13 .1 The contract shall be for the whole works as described in Sub­
Clause 1.1 as per the price bid. 

13.2 The bidder shall fill in rates both in figure and words. In case of 
any difference, the rate quoted in words will be taken as the 
quoted rate. 

13.3 All royalties, duties, taxes and other levies shall be included in 
rates/prices to be deemed included in total Bid Price submitted 
by the Bidder. The selected Bidder shall furnish their actual 
liability towards Tax (GST) as applicable during the period of 
execution of various items as per the approved Govt. notification 
for consideration during payment. However, in no case, the total 
cost of payment shall exceed the Lump Sum Contract Valuefor j 
which the agreement is •signed except change in scope, 
compensation, change of law etc. as mentioned in the conditions 

,J'Mt,t 
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of contract 

13.4 Unless otherwise provided in the RFP, the prices quoted by the 
Bidder shall be fixed. The rates and prices quoted by the bidder 
shall be fixed for the entire duration of the Contract and shall not 
be subject to adjustment on any account and to be completed in 
a time bound manner. 
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14. Currencies of Bid 
and Payment 

15. Period of Validity 
of Bids 

16. Tender Fee &Bid 
Security 

i Inf 
velopment -1 

14.1 The curre[Jcy(ies) of the bid and payment shall be in Indian 
Rupees Only. 

15.1 Bids shall remain valid for the periml of 180 daysafter the bid 
submission deadline (last/bid due) date prescribed by the 
PBSPL. A bid valid for a shorter period shall be rejected by the 
PBSPL as non-responsive. 

i 5.2 In exceptional circumstance:,, prior to the expiration of the bid 
validity period, the PBSPL may request that the bidder may 
extend the period of validity for a specified additional period. The 
request and the bidder' responses shall be made in writing. A 
bidder may refuse the request without forfeiting his bid security. 
A bidder agreeing to the request will not be required or permitted 
to modify his bid, but will be required to extend the validity of his 
bid security for a period of the extension, and in compliance with 
1TB 16 in all respects. 

16.0 Not Applicable. 

16.1 Deleted. 

16.2 Subject to confirmation of the Bid security by the issuing ban~, the 
Technical Bid with already received valid Bid Security will be taken 
up for further evqll..jation. 

16.3 Any bid without an acceptable Bid Security and not secured as 
indicated in 1TB 16.1 above shall be rejected by the PBSPL ano will 
not be evaluated further. 

16.4 The bid Security of all the bidders except the selected bidder would 
be refunded not later than the expiry of stipulated bid validity period 
as stipulated in JTB 15.1 or immediately after acceptance of the 
successful bidder. 

16.5 The Bid security of the successful bidder will be discharged when 
the bidder has signed the Agreement and furnished the required 
Performance Security. 

16.6 The Bid Security shall be forfeited; 

(a) If the Bidder withdraws the Bid after Bid opening during the 
period of Bid validity; 

(b) If the Bidder does not accept the correction of the Bid Price, 
pursuant to 1TB 27; 

(c) If the bidder submits forged documents/information or 

(d) in the case of a successful Bidder, if the Bidder fails within u,e 
specified time limit to; 

23 
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17. Deleted 

18. Format and 
Signing of Bid 

(i) Sign the Contract Agreement; 

(ii) Furnish a performance·security; or 

(iii) Accept corrections of arithmetic errors or modification of 
unrealistic rate .of any particular BOO/Head. 

17. I ---Deleted----. 

18. l The Bidder shall submit the requisite documents onhne as 
described in Para-15 of Invitation for Bid (IFB). 

1 &.2 Instruction to Bidders to be followed. Bids submitted on line should 
be digitally signed by the bidder. 

D. Submission of Bids 

19. Submission of Bids 19.1 The Bidder shall submit the Technical Bid and Financial bid 
online as per the Invitation for Bid (IFS) and Instructions to 
Bidders (1TB). 

20. Deadline for 
Submission of Bids 

21. Deleted 

22. Modification and 
Withdrawal of Bids 

19.2 -Deleted--

20.1 Bids will be received by the PBSPL through e-procurement 
website not later than the time and date as mentioned in the 
RFP and will be opened on the date and time as mentioned in 
the RFP. 

20.2 PBSPL may extend the deadline for submission of bids by 
issuing an amendment in accordance with 1TB 10, in which case 
all rights and obligations of the PBSPL and the bidders 
previously subject to the original deadline will then be subject to 
the new deadline. 

21.1 ----deleted•---

22.1 Bidders may modify/resubmit or withdraw their bids before the 
deadline prescribed in 1TB 20. 

22.2 -Deleted---

22.3 -Deleted-. 

) 

) 

22.4 Bidders may resubmit & modify his bid any number of times U 
before the deadline of submission of bid. 

24 
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23. Bid Opening 

24. Process to be 
Confidential 

25. Clarification of 
Bids 

E. Bid Opening and Evaluation 

23.l Bid opening shall be carried out in two stages. Firstly, 
'Technical Bid' of all the bids received online, shall be opened on 
the date and time, mentioned in Clause 20. 'Financial Bid' of 
only those bidders whose 'Technical Bid' has been determinf!rl 
to be substantially responsive shall be opened, at later date. 

23 .2 Opening of Technical Bids 

, 23.2.1 The PBSPL will open the "Technical Bid", of all the bidders received 
pursuant to 1TB 22, online. The response of rec~ipt <?f bid can be 
seen on the above-mentioned website. In the event of specified 
date of bid opening being declared as a holiday for the PBSPL, the 
bids will be opened at the appointed time and location on the next 
working day. 

23.2.2 -Deleted--

23.3 Opening of Financial Bids 

23.3.1 The PBSPL will open the 'Financial bid' of those bidders whose 
Technical Bid has been determined to be substantially responsive 
in accordance with Clause 26 hereof, on the date which will be 
intimated to such bidders. In the event of specified date of bid 
opening being declared a holiday for PBSPL, the 'Financial Bids' 
shall be opened at the appointed time on the next working day.· 

23.3.2 -Deleted---

24.1 Information relating to the examination, clarification. evaluation 
and comparison of Bids and recommendations for the award of 
a contract shall not be disclosed to Bidders or any other persons 
not officially concerned with such process until the award to the 
successful Bidder has been announced. 

24.2 Any attempt by a Bidder to influence the PBSPL in the 
evaluation of the bids or Contract award decisions may result in 
the rejection of its Bid. 

25. l To assist in the scrutiny, evaluation and comparison of bids, 
PBSPL may, at its discretion, ask some or all Bidders for 
clarifications with regards to their Bid. The request for such 
clarifications and the response will necessarily be in writing (by 
speed post/courier / email). Failure of a Bidder to sub mit 
additional information or clarification as sought by PBSPL within 
the prescribed period will be considered as non-compliance a.nd 
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26. Deviations, 
Reservations, and 
Omissions 

cture 

the Proposal may get evaluated based on the limited information 
furnished along with the bids. • 

25.2 Subject to sub-clause 25.1, no Bidder shall contact the PBSPL 
on any matter relating to its bid from the time of the bid opening 
to the time the contract is awarded. 

25.3 Any effort by the Bidder to influence the PBSPL In the bid 
evaluation. bid comparison or contract award decisions may 
result in the rejection of the Bidder's bid. Provided that nothing 
in this section will prevent the PBSPL from exploring possibility 
of arriving at reasonable rates in a ma·nner considered suitable. 

26. l After opening of 'Technical Bid' in accordance with Clause 23.2 
above, the P.BSPL will determine whether each bid (a) has been 
digitally signed; (b) is complete (c) meets the eligibility and 
qualification criteria defined in Clauses 3 and 4; (d) is 
accompanied securities in accordance with Clause 16; and (e) is 
substantially responsive to the requirements of the 'Bidding 
Document'. Scoring of technical bids (of responsive bids) will be 
done in manner stated in clause 29.1. 

26.2 The technical bid of the bidders shall be first evaluated to 
ascertain whether the bidder fulfills the requirements of 
evaluation criteria as indicated in Annexure-1 of Section 3, 
Qualification Information of bid document. The financial bids of 
only those bidders shall be opened who qualify through the set 
out parameters of Evaluation Criteria. 

26.3 After opening of 'Financial Bid' in accordance with Clause 23.3, 
the PBSPL will determine whether each bid (a) has been 
digitally signed; and (b) is substantially responsive to the 
requirements of 'Bidding Documents'. 

26.4 A substantially responsive Technical or Financial Bid is one 
which confirms to all the terms, conditions and specifications of 
the Bidding Document, without material deviation or reservation. 
A material deviation or reservation is (a) which affects in any 
substantial way the scope, quality or performance or Works; (b) 
which limits in any substantial way, inconsistent with the Bidding 
document, the PBSPL's rights or tl1e Bidder's obligations under 
the contract; and (c) wl1ose rectification would affect unfairly the 
competitive position of the Bidders presenting substantially 
responsive Bids. 

26.5 If a 'Technical Bid' or 'Financial Bid' is not substantially 
responsive, the bid will be rejected by the PBSPUEngineer and 
may not subsequently be made responsive by correction or 
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27. Correction of 
Errors 

28. Evaluation and 
Comparison of Bids 

withdrawal of non-conforming deviation or reservation. 
i 

26.6 The 'Financial Bid' of those bidders whose Technical Bid' has 
been determined to, be non-responsive shall not be opened. 

27 .1 'Financial Bids' determined to be substantially responsive will be 
checked by the PBSPL for any arithmetical errors. Errors will be 
corrected by the PBSPL as follows : 

(a) where there is a discrepancy between the rates in figures 
and in word, the ra,e in words will govern; and 

(b) Where there is a discrepancy between the unit rate and 
the llne item total : 
resulting from multiplying the unit rate by the quantity, the unit 
rate as quoted will govern 

27.2 The amount stated in the Bid will be adjusted by the PBSPL in 
accordance with the above procedure for the correction of errors 
and, with the concurrence of the Bidder, shall be considered as 
binding upon the Bidder. If the Bidder does not accept the 
corrected amount the Bid will be rejected, and the Bid security 
may be forfeited in accordance with Sub - Clause 16.6 (b). 

28.1 The PBSPL wilt evaluate and compare only the Bids determined 
to be substantially responsive in accordance with Clause 26. 

28.2 The PBSPL reserves the right to accept or reject any variation, 
deviation or alternative offer. Variations, deviations, and 
alternative offers and other factors which are in excess of the 
requirements of the bidding document or otherwise result in 
unsolicited benefits for the Contractor shall not be taken into 
account in Bid evaluation. 

28.3 1f the bid of a successful Bidder is seriously unbalanced in 
relation to the Engineer's estimate of the cost of work to be 
performed under the contract, the PBSPL may request the 
bidder to produce detailed price analyses for any or all items of 
the Bill of Quantities/considered in arriving the price bid, to 
demonstrate the internal consistency of those prices (taking into 
account prevailing market rates) with the construction methods 
and schedule proposed. After evaluation of the price analyses, 
the PBSPL determines that the bidder has substantially failed to 
demonstrate its capability to deliver the contract at the offered 
price, PBSPL may reject the bid/ proposal. 

28.4 If the bid of the lowest Bidder contains some/any of the major 
BOO items/Head which are unrealistically priced low/high and 
which cannot be substantiated satisfactorily by the bidder, ASCL 
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29. Award Criteria 

30. PBSPL's Right to 
Accept/Reject any 
or all Bids 

31. Notification of 
Award.and Signing 
of Agreement 

reserves the right to negotiate with th.e lowest bidder to correct 
the unrealistic priced boq/head with'out changing the overall 
quoted bid price. If the Bidder does not accept the realistic price 
of such BOQ/Head, the Bid will be rejected, and the Bid security 
may be forfeited in accordance with Sub - Clause 16.6. ASCL 
decision In this regard will be final and binding on the bidder. 

28.5 Deleted. 

28.6 Deleted. 

F. Award of Contract 

29.1 Financial Bids of Technically qualified bidders shall be ·opened 
who meet the qualification as called ;in clause 3 and 4 of 1TB. 
PBSPL will award the Contract to the Bidder whose Bid has 
been determined to be substantially responsive to the Bidding 
document and who has offered the lowest evaluated and 
acceptable Bid Price, provided that such Bidder has been 
determined to be (a) eligible in accordance with the provisions of 
Clause 3, and (b) qualified in accordance with the provisions of 
Clause 4 

30.1 Notwithstanding Clause 29, the PBSPL reserves the right to 
accept or reject any Bid/all Bids,. and to cancel the Bidding 
process at any time prior to the award of Contract, without 
thereby incurring any liability to the affected Bidder or Bidders or 
any obligation to inform the affected Bidder or Bidders of the 
grounds for the PBSPL's action. 

31. l The Bidder whose Bid has been accepted will be notified of the 
award by the PBSPL prior to expiration of the Bid validity period 
by registered letter or telex facsimile or electronic mail. This 
letter (hereinafter and in the Conditions of Contract called the 
"Letter of Acceptance/award") will state thesum that the PBSPL 
wm pay the contractor in consideration of the execution, 
completion, and maintenance of the Works by the contractor as 
prescribed by the contract (hereinafter and in the Contract called 
the "Contract Price/Contract Value"). 

31.2 The notification of award will constitute the formation of the 
Contract, subject only to the furnishing of a performance security 
in accordance with the provisions of Clause 32. 

31.3 The successful bidder within 1 O days of issue of Letter of 
Acceptance shall submit power of Attorney(s) and Board 
Resolution. In case of any change than submitted along with Bid 
submittals for signing of Contract Agreement. 

31.4 After receipt of documents as per 31.3 and confirmation of 
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32. Performance 
Guarantee 

issuance of performance sec,urity by the issuing bank, the 
PBSPL will direct the successful bidder to attend PBSPL's office 
on a date determined by PBSPL for signing the Contract 
Agreement. Stomp duty 8.mount for cxocutlon of Contract to be 
paid by the successful bidder. 

31.5 Deleted. 

31.6 The contractor Shall appoint a proof check consultant {the "proof 
consultant") to approve the design/drawing/reports prepared by 
the contractor before carrying out any construction activities. 
Proof consultant would be any Government engineering 
college/NIT/IIT. For the avoidance of doubt, the Parties agree 
that no firm or person having any conflict of interest shall be 
engaged hereunder. Contractor needs to bear the expenses for 
the proof checking and same need to be incorporated in its price 
bid. contractor also responsible for coordinatlon with the proof 
consultant for timely approval of design/drawing /reports 
required for the execution of work. 

32.1 Within 21 days of issue of the Letter of Acceptance. the 
successful Bidder shall deliver to the PBSPL a Performance 
Guarantee (Security) in the form of a bank guarantee as per the 
format given in the Condition of contract or a Fixed Deposit 
Receipt in the name of "Chief Executive Officer, Port Blair Smart 
Projects Limited, Port Blair" for an amount equivalent to 3% of 
the Contract price. Amount of Performance Security has been 
kept as 3 % of the Contract price in line with Government of 
India Office Memorandum No. F .9/4/2020..:ppo dated 12th 
November'2020. • 

32.2 The performance guarantee(security) provided by the successful 
Bidder shall be issued by a Nationalized/Scheduled Indian Bank 
approved by Reserve Bank of India. 

32.3 Failure of the successful Bidder to comply with the requirements 
of Sub-Clause 32.1 shalt constitute sufficient grounds for 
Blacklisting of the bidder. 

33. Advance Payment 33 .1 As per conditions of contract. 
and Security 

34. Corrupt or 34.1 The PBSPL will reject a proposal for award if it determines that 
Fraudulent the Bidder recommended for award has engaged in corrupt or 
Practices fraudulent practices in competing for the contract in question 

and will declare the firm ineligible, either indefinitely or for a 
stated period of time, to be awarded a contract with PBSPL 

~~ t)f.VElOp~l'.p 
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34.2 If, at any time determines that the firm has engaged in corrupt or 
fraudulent practices in competing for the contractor, or in 
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execution. 

i) "corrupt practice" means behavior on the part of officials in the 
public or. private sectors by which they improperly and unlawf1.llly 
enrich th;emselves and/or those close to them, or induce ethers 
to do so, by misusing the position in which they are placed, and 
it includes the offering, giving, receiving, or soliciting of anything 
of value to influence the action of any such official in the 
procurement process or in contract execution: and 

ii) "fraudul~nt practice" means a misrepresentation of facts in or~er 
to influence a procurement process or the execution of a 
contract'. and includes collusive practice among bidders (prior: to 
or after bid submission) designed to establish bid prices at 
artificial non-competitive levels and to deprive PBSPL of the 
benefits of free and open competition. 

APPENDIX-I (Bank Guarantee for Bid Security/EMO) 

DELETED 
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SECTION 3 

QUALIFICATION INFORMATION 

(All bidders are required to submit the information under the prescribed format 
given here) 

Page 688 of 1410

6883385



'()U)J----
r.MT'l=J:' EX~GlJI!YE OFFICER 
~ tnfef Executi~r ( PBSPL) 

I , 

) 

) 

) 

J 

' - ) 

) 
-._j 

u 
1,_;/ 

~) 

) 
Page 689 of 1410

6893386



) 

J 

Annexure ~1 
I 

1 

1.1 

QUALIFYING CRITERIA 

The evaluation of Technical Bid will be based on Bidders meeting all the 
following minimum pass/fail criteria regarding their General, Particular 
P.xrierience, andFinancial experience olong with other relevant inrur mation 
furnished by the Bidder: 

I 

Qualifying Criteria/ Experience 
I 

Genet:al • 

(i) This Bid is a National competitive bidding and open to bidderswho are 
registered according to t_he provisions of the Companies' Act 1956 or the 
Limited Liability Partnership Act 2008 or the Partnership Act 1932 or any other· 
appropriate law engaged applicable for construction work or any amendments 
thereof. However, it may be noted that any "bidder from a country which 
shares a land boundary with lndia" will be eligible to bid in this RFP only 
if the bidder is regist1;tred with the "competent authority". 

Definition of "Bidder from a country which shares a land boundary with lndiaJI 
and "Competent authority" would be in accordance with the Office 
Memorandum number F.No. 6/18/2019-PPD dated 23rd July 2020 issued by 
Ministry of Finance, Department of Expenditure, Public Procurement division, 
Government of India. A copy of Office Memorandum is attached for bidder's· 
reference. 

JV is allowed of maxim um three members. 

1.2. Particular Construction Experience 

i. Experie.1ce of Design, Build &Commissioning, of at least ONE Sewage Treatment 
P lant (STP) having any technology of minimum capacity 8 MLD in One Single 
Contract/Project during the last 7 years 

ii. Experienc~ of Design, Build &Commissioning, of at least ONE Sewage Pumping 
Station (IFS/MPS) or water pumping station having minimum capacity of 8 MLD 
in One Single Contract/ Project during the last 7 years • 

iii. Experience of Design, Build &Commissioning, of Sewerage Network of minimum 
Length of 35 Km in a Single Contract/Project d.uri:ng the last 7 years 

iv. Experience of Design, Build &Commissioning, of Potable Water Network of 
minimum Length of 54 Km in a Single Contract/ Project during the last 7 yea.rs. 

Ltd. 

~ 
~F EXt:CUTJVE OFFICER 

Chief Executty8g~r,er ("P°BSPL) 

Page 690 of 1410

6903387



v. Above criteria [1.2 (i) to (iv)] shall be meet by Sole bidder/Collectively by the JV. 
I 

Note: 

1. The Bidder should submit completion certificate issued by the Client duly 
signed by Authorized Signatory not below the rank of Executive Engineer or 
equivalent, clearly indicating the nature/ scope of work done, actua11 
completion cost and actual date of completion. 

2. Work experience ce~ificate issued by Public Sector Enterprises (PSU),. 
Municipal Corporation·, Jal Nigam, Water Boards, State Governments and 
Central Government snail only be considered for evaluation. . 

' 3. In case the similar work, as described above, is only a part of a 
composite/bigger project, the certificate from Employer should also indicate 
the cost of similar work out of the total project cost & scope of 
composite/bigger project. 

1.3 Turnover 
I 

The bidder should have achieved Minimum averageannual turnoverof INR 
170Crore during last seven financial years The turnover will be indexed at the 
rate of 10% for a year to the 2019-2020 level in Indian Rupees. 

The said criteria shall be meet by Sole Bidder/collectively in case of JV. 
However, in case of JV, Lead member shall meet not less than 51% of the 
called Qualification Criteria. Balance Partner/s shall meet not less than 20% of 
the called Qualification Criteria. 

1.4 Financial capability 

s 

1.4 .1 Availability of Credit Facility an dSo lven cy 

The bidder shall demonstrate by submitting along with its bid, a banker's 
certificate on the prescribed format that it has available cash credit facility 
equivalent to minimum INR 45crore and solvency of INR 26crore. 

The said criteria shall be meet by Sole Bidder/collectively in case of JV. 
However, in case of JV, Lead member shall meet not less than 51 % of the 
called Qualification Criteria. Balance Partner/s shall meet not less than 20% of 
the called Qualification Criteria. 

1.4.2 Net Worth 

The bidder should have positive net worth and should not have incurred any 
loss (Profit after Tax) in more than three years during available last seven 
consecutive balance sheets duly certified and audited by the Chartered 
Accountant 

rporai7 i, Ltd. ,_ 
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The said criteria shall be meet by the Sole Bidder/Lead Member of the JV in 
case of a JV. 1 

1.4.3 Bidding Capacity 

The Bidders who meet the minimum qualification criteria will be qualified only if 
their available bid capacity is more than the available bid capacity. The bid 
capacity shall be computed according to the formula provided below and as 
per followirig and it shall need to be more than amount put to tender: 

Assessed available bid capacity = A * N " 3 - B, 
I 

Whereas, A::: Maximum value of civil engineering works in respect of Projects 
executed in any one year durin9 the last seven Financial years 

N = Stipulated Execution period of the Contract as per the tender notice 

B = Value ;(updated to the 2019-2020 price level) ofexisting commitments and 
ongoing works to be completed during the next 2(Two) years 

Note: a. For the purpose of verification of compliance of qualification criteria for 
financial figures, the same shall be escalated by using multiplying factor as 
provided clause 1.3b. All financial figures provided by Bidders must be certified 
by bidders Charted Accountant. 

b. The statements showing the value of existing commitments and on-going 
works as wen as the stipulated period of completion remaining for each of the 
works listed should be countersigned by the Engineer in charge, not below the 
rank of an Executive Engineer or equivalent for the respective works. The 
same should be verified by the Bidders Charted Accountant. 

The said criteria shall be meet by Sole Bidder/collectively in case of JV. 
However, ln case of JV, Lead member shall meet not less than 51 % of the 
called Qualification Criterla. Balance Partner/s shall meet not less than 20% of 
the called ~ualification Criteria. 

1.5 Personnel capabilities 

The Bidder shall supply general information on the management structure of 
the firm and shall make provision for suitably qualified personnel to fill the key 
positions/support staff/office staff as required during contract period for timely 
implementation of works. 

Above criteria to be meet by Sole Bidder/ Collectively in case of JV. 
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1.6 Equipment capabilities 

The Bidder is required to own or haJe assured access through hire or lease to 
the key items of equipment required during contract period for timely 
implementation of works. 

Above criteria to be meet by Sole Bidder/ Collectively in case of JV. 

1.7 Disqualification 
Even though the Bidder meets the above criteria, he is subject to be 

I 
disqualified if Bidder has: 

- made misleading or false representation in , the forms, statements and 
attachments submitted; or 

- any criminal proceedings are pending/ ongoing i in any court of law regarding 
any project executed by the Bidder. 

- has been debarred/blacklisted by any Go'vernment/Semi Government 
Organization/funding agencies/PSU/ IFI/ Funding Agency such as World Bank, 
ADB, JICA etc. at any time till last date for submission of bid, ,except in cases 
where suchblacklisting/ banning has been withdrawn by CompetentAuthority 
orreasons other than non-performance, such asrescinding of joint venture due 
to most experienced partner of joint venture pulling outor 
debarment/blacklisting has ceased on the deadline for submission ofthe bids, 
for which satisfactory evidence is to be produced. 

- The bidder or any of its constituents has -sufferedbankruptcy/insolvency or it is 
in the process of winding-upor there is a case of insolvency pending before 
any Courton the deadline of submission of bids or thereafter tillfinalization of 
bids. 

- records of poor performance such as abandoning the work, rescinding of 
contract for which the reasons are attributable to the non-performance of the 
Bidder, inordinate delays in completion, consistent history of litigation / 
arbitration awarded against the Bidder or any of its constituents or financial 
failure due to bankruptcy, etc. 

- any near relative posted in PBSPL in any capacity (any breach of this condition 
by the bidder would render him liable to be debarred for taking up works in 
PBSPL}. The near relatives include wife, husband, partners, grand-parents, 
children, grandchildren, brothers, sisters, uncles, aunts, cousins, and their 
corresponding in-laws. 

Bidder is associated, directly or indirectly, with the Consultant or any other 
entity that has prepared the tender design, specifications and other documents 
for the Project or being proposed as Project Manager/Engineer for the 
Contract.NVork V 
Is under a declaration of ineligibility for corrupt or fraudulent practice 0 

t ion ltd. 

~ 
~,=- EXt:CUTIVE OFFICER 

Chief Execut~~~r (PBS PL) 

.J 
J 
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F 2'. Bid Security DeelaratiQn form 
Note : In ca$e of Consortiurri , Bid Security Declaration form need to be submitted by Lead member 
of Consortium. 

To. 

Chief Executive Officer . 

Port Blair Smart P~oject Ltd 

Indira Bhavan, Mohanpura. Port Blair, 7 44101. lndia 

Svbject: Submission of Bid Security Declaration Form- RFP No. 04/CEO/PBSPU2020~21 . 

We. the undersigned, declare that: 

We uoderstand that, according of conditions RFP. bids must be supported by a Bid-Securir1g 
Declaration . We accept that we will automatically be blac\<listed and Suspended from being eligible 
for bidding in any contract with the Central Government/UT /State GoverrimenUPSU/Semi 

Government or any other organisation where Government of India/State GovernmentfUT is 
:mrolved fof the period cf fo,,e of 3 years from bid due date, If we are in breach of our obtigation(s) 
under the bid conditions, because we 
{a) have withdrawn our Bid during the period of bid validity specified in the Letter of Bid: or 

(b) having been notified of the acceptarice of our Sid by the Bid inviting authority (PBSPL) during 
the period of bid validity, (i) fail or refuse to e)(ecute the Contract, if required . or {Ii) fail o, refuse to 

furnish the Performance Security, in accordance with 1TB 38. 
We understand this Bid-Securing Deciaration shall expire if we are not the successful Bldder, upo n 
the earlier of (!) our receipt of your 11otification to us o1 the name ot the successful Bidder; or (ii) 
1hirty days after the expira~ion of our Bid or further f;lxtended mutually as mutually agreed. 
Shristi Infrastructure Development Corporation ltd in consortium with Krush! lnfras India 
Prt~~llmite.d and GKR lnfracon {lndla) Private Limited hav1r.lg. 
Si~~~ . 

1.~ "C• 

ljV ~~1 
{t~~ri~R~,.pMen\ative) .. . _. ~--· 

':),,. ~ - ( " ' I 

Narrt~~~jf.Gliosh 

Date: 22.01 .2021 

(Note: In case of a Joinl Venture/Conso11ium. the Bid-Securing Declaration must be in the name 
of all partners to the Joint Venture/Consortium that submits the bid .) 

~Ct , ft EXtCUTIVE Of"FICER 
-~ l~rrl C~t-kf. r)le_, ~1&...Dff,'wv 

Shr,sti lnfroslq;.dure evelopmcnt .Corporol1on L1d 2' '::f- (pe,g PL) 
R.e;IJl•fltc:I Off\tt :.Ptol No X • l, 1 5.J, Block,£1! So¢lor-Y. Sal t L,, ke Ci!), ~ lkota-700 09?, T.: +91 33 -4020 2020/~015 ~64~ f .: +~; J3 ◄020 ,:2099 
O•lhf Offr~• : 0 -~. ~lh f Jo,o,, SC>•M•m Por~, ~o~ot Ploar, s~t.al, Ni,w O.lhi • 110 fJ l ?, h,dio, T. • +91 1l 6A02 5~00 f: : +9 1 11 6h02 ::;81 8 
t ~t>niC1tj@1hri11i,0rp.oom "'""'"'M"'ll.:J)<p <com <"IN · l a59nWel~~OPLC0 ~954 l y 
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Royalties, contractor's profit and establishment/overheads, together with preparat ion of design and 

drawings, third party proof checking, all gener€!1 risks, insura11c.., liabllltles, compliance of labour 
laws and obligations set out or implied in thA cbntract. 

g. We do hereby undertake. that, until a formal contract Is prepared and executed, this bid, together , 
with your written acceptance thereof and nutiril ation of award of contract, shall constitute a binding 
contract between us. 

h. We Lmdeistand thet the PBSPL may cancel the bidding process at any time and that PBSPL 1s 
not bound to accept any' bid that it may receive without incurring any liabiJity towards the bidder. 

i. We fully understand and agree to comply that on verification, if any of the information provided 
in our bid is found to be misleading the selection process. we are liable to be dismissed from the 
selection process or termination of the contract during the project, if selected to do so 

In ca&e of any clarlflcatians please contact Mt. Sambit Ghosah 

email at r.ambit.ghosh@$hristicorp.c;om 

Designation A VP-Con tracts 

Seal 

Dale'. 22.01 .2021 

Place: Kolkata 

Business Address: 
PLOT NO. X-1 , 2 & 3,BLOCK -EP, SECTOR ~V, SALT LAKE CITY KOLKATA WB 700091 

f_L#fOp ,., 
• • .>. 

...., 

g 3 -hu.lfuU.-
.fi v .. d ~~Y) c~1tfrmtt:CM Ltt1 • 41 
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•~'lil"l"I Corporation Ltd. 
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~ 
C'HTEF EXtCUTIVE OFFICER 

Chief Execut~ r (PBSPL) 

I' 

J 

. ) 
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~ SHRISTI 
' Wt l (. 0 1111 l i O l If £ 

FORM F-4 

(TO BE SUBMITTED BY SOLE BIOOERJ ALL MEMBERS INCLUDING LEAD IN CASE OF 
Consortium~ 

Undertaklng ftpm Bidder regarding On Gol Off)ce Metnorandum dated 23rdJuly'2020 

I/We hereby confirm that, INVe have read the Office Memorandum number F No. 6/1 812019-PPO 
dated 23rd July 2020 issued by Ministry of Finance, Department of Expenditure, Publlc 
Procurement division, Government of India and the clause regarding restrictions on procurement 
from a bidder of a country which share& a ,and boundary with India. I/We hereby certify that this 
bidder is not from such country or, if trom such a country. has been registered with competent 
~ ~ ~tee" ~ereby certify that this bidder fulfils all requirements in this ,egard and is eligible to 

. nstde , L. ~ 

-~ '~ 
l •-< I ./'_ ... . 
~' I~ ,).' 

\,fT ~ 

'(~,rJ.~ ~. ~. ~, fl~ ldder} 

Printed Name Sambit Ghosh 

Designation AVP-Con1racts 

Seal 
Date: 22.01 .2021 

' Place: Ko~kata 

1 Business Address:-

1 
PLOT NO. X~1 , 2· & 3,BLOCK -EP, SECTOR -V, SALT LAKE CITY KOLKATA WB 700091 

g -,"' L Xtwit~~ 
c(!)~,H~\ 43 
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FORM F-4 

KRUSH.I lNFRAS lNDlA PVT. LTD, 
ti 8 -15-142/1, 6tJ) floor, KRIJ'S!HJ HOOSE, 
Sri La)tmi Narasimha Complex, 
N;,,;n L.B. Nagar Ring Road, 
Hyderabad · 500 074. (T,S.} 
Tel : 040 • 24125 7S9, 
1:-mrlll : krushHnfrosindia@grna li .com 

Undertal{jng from Bidder regerdlhg On Gal Office Memorandum dated 2~rdJuly'2020 

We hereby confirm that, we have read !he Office Memo,andum number F.N:O. 6/18/2019-PPD 
dated 23rd. July 2020 iS$ued by Min1stry of Finance, Department of Expenditure. Public 
Procurement division. Government of India and the clause regarding restrictions on procurement 
from a b\dd€r of a country which shares a land boundary with Indra, We hereby certify that this 
bidder is not from such country or. if from such a country, has been registered with competent 
authority. We hereby certify th.at this bidder fulfils all requirements in this regard and is erigible to be 
considered. 

Aut@ed sfg 

B Ramaswam 
(Assistant Man 

Place: Hyderabad 

Business Address: 

KRUS-HI I~FRAS JNUIA PRIVATE UY11TED. 
f.8-15-142/1. 6:li Floor. KRUSH! HOUSE. 
Sri LaxmiNarnsimhu Complex. 
Near L.B. K~gar Ring Road, 
H)·dt:rubad - 500 074. Tclangona. 

SSI Regist ratiof"I No. 28 006 12 00803 Part II-Small Dated: 10-12-;2008. 
VAT Registr.itio<1 No. (TIN} 36603930194, Dated: 09-07-2014 W.e.f : 02-06-2014 . 

. _: GST RegistraUon Ne, (GS11N) 36AAOCKS1lSE1ZW, Oaled : 28-06-2017. . 
,·erliflc.te of Incorporation : corpo,·a,e Identity No. U45400AP2008PTC059573 2008-2009. Dated : 09-0612008, 
J r Page 702 of 1410
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CHTEF EXt::CUTIVE OFFICER 
Chief Execu~§(:'fer (PBSPL) 
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(TO BE SUBMITTED BY SOLE BIOOER/ ALL MEMBERS INCL.UOING LEAD IN CASE OF 
Consortium) 

FORM F--4 

UnderthJng from Bidder regardlng On Gol Office Memorandum dated 23r<f J ut:::'24120. 

1/\/Je hereby confirm that, lf\/lle have read the Office Memorandum number F.No. 6/1812019-PPD 
dated 23rd July 2020 Issued by Ministry of Finance, Department of Expen~iture, Public 
Procurement division, Government of India and the clause regarding restrictions on· procurement 
from a bidder of a country which shares a land boundary with lndt~, lfWe hereby certify that this 
bidder ,s not from such country or. if from such a country, has been registered with competent 
authority. IM/e hereby certify that this bidder fulfils all requirements in this regard ~nd is eligible 
to be considered. 

(Sig7JS.e of ; e Bidder) • 

GKR ~~ (India) Private Limited 

Place: Hyderabad 

Business Address: Plot No. 43•N•III, H.No.8-2~293/82/J Ul/43/N, Road No.71 , Jubilee Hllls, Hyderaba<l -
500033 • 

tiffiLf~~ 041}z~ 
C.fB~rLJ 
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1

~ ,SI IRlSTI 
) Wll<o.jr ro Llf c 

(TO BE SUBMITTED 8Y SOLE BIODER/ LEAD Member IN CASE OF Consortium) 

F-5: No Deviation Cettiflcate 

Tills is io certify Iha\ our offer Is exactly in line with your tender enquiry/RFP ~including 
anumdments) no, 04/CEO/PBSPU2020-21_dated 20.11.2020. ThJs is to expressly certify that our 
offer contains no deviation either Technical (including but not limited to Scope of Wc>fk, Work 
Requirements. Specifications. Funttional Requirements) or Commercial in either direct or indirect 

fon,:p> --=-- . . ~ 

!{ p~i111~~~ ~ 
t{~v~ . r 

(Autho~ls .d.~ .. ~." ory) 
• : : • • '1\~· 

Signature: • 

Printed Name Sambit Ghosh 

Designation 

Seal 

A VP-Contracts 

Date: 22.01_2021 

Place: Kolkata 

Business Address: 
PLOT NO. X-1, 2 & 3,BLOCK -EP, SECTOR -V. SALT LAKE CITY KOLKATA WB 700091 

Sliristi Inf rostructure Development Corporation Ltd. 
R~lllu~ ()ff!~ 1 1'1ot NO. X. 1, 2 g J, 81oi:lc.,EP, 5ector-V, Sallt.oh City, Kolkclo-100 091, T. • t 91 ~J A():te .020/◄D1 5 <1,W, F +i; t 3~ A(l10 2099 
D•lhl Office : D-2 , Sih fk.o,. Soulhti,n Part<, S<ikot Pl<>ea, Siibl, He·,.. Ot.lhi - 11 0 0 11, l(H!ia, T. : +ti 11 6602 5600 f +'91 11 6602 ~11 j3 

E co"loct@ahri1tico;p.com ,.,..,.._1hr111korp.com OH · L 65922W'Bl~~OFLCOH5◄1 Page 706 of 1410
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~SHRISTI 
;) WI l { 0 I'\ I TO L J fl 

fTO BE SUBMllTEO BY SOLE BIDDER/ LEAD Member IN CASE OF Consortium) 

Tota! Responsibility Certificate 

This is to certify that we undertake the total responsibility for the defect and interruption free­
operation of the work as per the requirement of the RFP for the duration mentioned in 1he RFP. 

Printed Name Sambit Ghosh 

Designation AVP-Contracts 

Seal 

Date: 22.01.2021 

Place: Kolkala 

Busine 
PLOT i161--i-.:r111. CK -EP, SECTOR -V, SALT LAKE CITY KOLKAT ~ -W_B 7ooq~,1 

Q~~.1:1ri ln 
Co~<N0'1) .,,. 

Shristi Infrastructure Developrner,t Corporation Ltd 
J R4glnw-ed Offiu I Plol No I • I, 2 & 3, Blo-::k-EP. S•ctor.V, Soh lt,h City, l(olluno-700 091, l : -1-Y1 JJ 4020 2020/-<IOH 4-\~o f.: ?11 J 3 •010 109~ 

t>fflM Office l D-J, Slh Floor, Southern l'<ltk, So~el f'Joee, Sokal, No,.. Oolh, . 110 017, lndlo, T • Hi ll 1)1>00 ,51,{)() ~- : +~ I 11 6602 Sl1B 
..) E oonklc!~!-\.rhtk<irp.com ,.,,.,.._,hri, lfcorp.ccm C!H - l 6~9'1WB199tlPLCO~'IS4 l 

.) 
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~ SHRISTI 
;) WI : CO ft\ E 1 0 \I t l 

FORM F=-7 
(TO BE SVBMITTEO BY SOLE BIDDER/ LEAD Member IN CASE OF Consortium) 

Anti-Collusion Certificate 

We hereby certify and confirm that in the preparation and submission of our Bid for Request for 
Proµosal for Design1 Construction, Tes1ing, Commissioning of Potable Water Supply N~tworl< and 
Sewerage Collection Systems including Sewage Treatment Plant with associated work$ for ABO 
Area on EPC Basis including 5 year of Operation and Maintenance at Port Blair for Port Blair Smart 
Projects Ltd, We have not acted in concert-or in collusion with any 0th.er Bidder or other person(s) 
and also not done any act. deed or thing, which is or cculd be regarded as anti- competitive. We 
further confirm that we nave not offered nor will ofter any illegal gratification in cash or kind to any 
persol),9r:..orgar.,lzation In connection with the instant bid . 

.,,:tlk·· ! . 

Printed Name Sambit Ghosh 

Designation 

Seal 

AVP..Contracts 

Date: 22.01 ,2021 

Place: Kolkata 

Business Address: 
PLOT NO. X-1, 2 & 3,BLOCK-EP, SECTOR-V, SALT LAKE CITY KOLt<ATA WB 700091 

Shrisfi Infrastructure Development Corporation lid 
Reglste.-.d Offlc.. : Pk-1 No_,: - 1, 2 & 3, &lod.,EP, 50C1or•Y; 5011 lake Ci,y, KoC.010,700 091, l : +91 l3 4020 2010/.i0l 5 40-(6 F. : +91 33 ~O~ 2099 
0.lhJ Off!~: D- 2 , Sin Floor, SO<J,lWr'I l'or1., Sok.! rloc.. Sa\ol, No" ~lhi . 110 017, 1Mlcc, T • +91 ll 1,602 511-00 f. : +91 11 M02 5816 
E con1<1e1@thr>Uic:°'" com ,,,_ ,l\risrlcorp tom CIN • l 65922W8)9Q0PlC0o4'95~ 1 Page 710 of 1410

7083405



Ltd. 

~ 
C8.YEf EXtCUTIVE OFFICER 

Cli1e Exed.1t~~r {PBSPL) 

) 

l 
...J 

,J 

.. J 
Page 711 of 1410

7093406



...J 

J 

Notarial St,1mp 

on original 

Trie ex&u_tam (s) h.iving admilled the Ex<(:utio11 of th~ "\>AVER 

WRlTrNGS A" in rcspcctiv<: hand(~) in th~ prcsenc~ of tlle witne~sc:s 

who as such sub.mibe (s) Sil!mmire (s) thereon and being n.tistied as ro 

th.c iden!1ty of1he E,ictutant (t) and the ~.:i id execution of the "?APER 

WRIT~G A" and utisfy lhat lhc ;;aid c-xeculio.n is io the respective 

hand (s) oftnc cxccule.nt (s}. 

AN ACT WHEREOF being rt:quirc:d of a t-:OTARY. l have granted 

TIIESE PRESENiS as my NOTARIAL CER.TIFJCATf. to strvc: , cul 

av.ail "sneed and occasion.shall orm.a.yr~quln:. 

IN FAJT;H AND TESTJMO~Y WHEREOF I, 1he said 

NOTARY PUBLIC, have hereunto set aod s1Jbs1:ribed 

my hao~ and affi:,; my Nots.rial seal o( 0 ffice ,t Sealdah 

Court alsi~h in th.(: Dlst. a~kata 011 thi8 

... -··-··-···--·-- .'.L day of ......... ~ ........ ~! .... .. 

Two lhou"":t:)···;;;.:c;:/;;;;i;;, -·· 
... .......... 

O£VEIQo. ~ 
SAUBANIMITRA 

NOTARY 

Go\'t. <ir India 

Re~. 55J5rnfi 

SEALDAH COURT 

'. . -,; f 1' ; I · t•: ;\ 
• "1 - . ·1 •· ~ ,, ! : 1) •, t 1 • ~\. I •" ' ~ .~ 

, 't!( l,ui;u 

r '<'a 1;1••! 14",' 

~rn-¼S: " u..~ ~ ~nt 
t.~ ' 

~f,~~~c~R 
C pe,g,Pl) 
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4 

• - - - - -- : ,- lL. ·1 '): 

- --- ~ ~ , 
91~~ ~ fJi~nft WEST BENGAL .f' 1~E·:p!181_9 ✓ 

., 1,1r t~.1a , • V • • r • : 1• \ -· 6 ·t...~L I FORM F-8 11 ~ •• '(i. ,·; /.. ' 1 

, ~ 1 ~ Format for Power of Attorney for signing the Bid I. ,'. : ( : ,..,,~~-'." • 1 ir 
'.cj _ ./ {On INR 100.00 Non Judicial Stamp Paper and dufy notarized) \ ··\··tic:-,. ~· .. , ·•· 

1
' 

\ • , , '• • / I 
~~ •• • .. " • # J •, 

"' .- ' ,.. , 
KjOW ALL MEN BY THl:SE PRESENTS. Shristi Infrastructure Development Corporation Ur?li~n~__g ~;:, / 
re,istered office at Plot No. X-1, 2, 3 Block-Ep, Sector-V, Salt Lake City, Kolkata-700091, lnclla-oo 
hdreby irrevocably constitute, 11omin.:itc, appoint and authorize Mr. Sambit Ghosh s/o Shri Sushanta 
Ghosh and presently residing al F/3/B Eden Residency, Nayabad, Panchasa'{olr SO, Kolkata 700094,-
wlc. i s presently employed wrth tJS and holding the position of~AVP-Omtracts, as our true and 
J.iwful attorney (hereinafter referred to O'> the ''A ttorney") ,o do in our name i>nd on our behalf, all such 
acJs. deeds and things a$ are nec~ssarv or required in connectlol\ with 01 incidental to submission of our 
application for qualification and submission of our bid for the work namely, "Design, Construction, 
rifting, Commissioning of Potable Water Supply Network and Sewef"age Collection Systems including 
Sewage Treatment Plant with as.sodated works for ABO Area on EPC Basis in<luding S year of 
O!ft!raUon and Maintenance at Port Blair'' Proposed by the Port Blair Smart Projects Ltd {PBSPL) (The 
"Elhployer"} including but not limited to signing and submission of all applications, bids and other 
documents and writings, participate in pre-bid meeting and other conferences and providing 
information/ responses to the employer, representing us in all matters before the employer, signins <1nd 
e><jcution of all contracts including the Agreement and undertakings consequent to acceptance of our 
biJ, and generally dealing with the employer fn all matters in connection w1th or relating 10 or arising 
oulof our bid for th~ said Projett and/ or upon award thereof to us ;,nd/0 1 till the entering into of tht? 
Ag~cmcnt w it h the employer 

IJlrom,r . _, 

2.G1i 
, . 

) 
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.ANl) we h1~rcby .ir,ree to ratify ar,d conf,m, -3nd tlri herc:by rnt1t·1• .-=1nd v.>rifirrn ~II ;,.ict ~, tjC'cds and things 

done or (c1used 10 be ocm: i:1v our s;:,icl Atlo rney pur:.u<1ni to .and in C!xcr<.i5E.- of t h!.c pO\\ ••i r ~ c:onferred •hy 
.. !h i:; Power of A ttornPy c1nd t hat all act.~. diJeds and t hings dorie by our said Attorney in exer,c:i$t' of ~he 

pownrc. 1-i?rebv cc,nferrf!d 5h.JII 3nd shall (llv,1.,1ys b<? dcemod to h :1,iP. been done by lJ '5 • i ·-._. 

IN WllNt SS WHEREOF WE.. SHR15TI 1NFRAS1RUCfURE DEVElOPM ENT CORPORATION LIMHEO, THE 
A?,ov1:-NAMF0 PRINCIPAL H~VE EXEcu n D TH 1s po wrn or ATTORNEY o N THIS. DAY OFI 22 -01-2mu .. 

For_SHRISTI lNFRASTRUCTU,E DEVELOPMENT CORPORATION LIMITED 
~uu(iUfG 

s \:\11.,1 \ro~on uo. 
- o~~s('I\ 

U ~i__ ~"""""" -
{Signat ure, nam<?, designation, and addre~:;) 

•• :\ r r-

r\v{,I ~ I 
- ,_ 

'f I 

s 
I • 
~!~ ;2 i JAN 1021 

(Signature, Name, Title and Address of the Attorney) 

F/}. /'1, ~~ ~d,a,\A~i,N"t""-1~ ~, ~,,,,.,.~h""-'r-1 ~~u -C\~ . 

Notes: 
The mode of execution of the Power of Actorney should be in accordance with the procedure-, if 
any, laid down by the app{icable law and the charter documents of lhe execuf ant(s) and when i'I 
is so required, the same should be under common seal effixed in accordance wilh the require(/ 
procedure. 

Wherever required, the Bidder should submit for verification the extract of the charter 
documents and documents such as a board or shareholders' resolution/ power of attorf?BY In-. 
favor of the person executmg this Power of Atromey for the deiegelion of power hereunder on 
behaff off he Bidder. 
Jn C8Se the bid is .signed by an authorized Director I Partnor or Proprietor of me Bidder, a 
certified copy of the appropriate board resolution I document conveying such authorization to 
c1;ent 1£.. __ ,g_e -~-:ic d in lieu of the Pow&r of A ttorney. 

1"1 
~'rf~ ~ -

Ftl=~~UTI).(~ J9FFJ.C ER) 
U\4.up~~ CO., l " B~PL 
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• ' • • .• 1,\H~ M,,i;.u, -~i">.-~~\Srq~ 

t;,. •·l. 01" fouJi,. • 
;-;.1:"u1,\u c-,.,l:1n 

- ..L 

, z Q• JJJ\ ,1.ll\ 

Q ll ' : , 

'Dt.\.A.Q torme11l J1~ P) ~ ! 

. -,­

' R .~ O. ·O: 
.. ,, t ,' 

~~ ~fl~F.lj • " 
.R~ .. ~ 1~·G!. ,., ~O· 

• ti; • ' 

RESJDf'~e,E·~ QHf.M.BSB: 
, , a/'"'.-i-t' I ,-. 

2112, D~i ~~,;E~~GJi,P~t,i-t A,NE J ••1 
DHAKY,~~~~ .. ~RAli~~Q0103', _ I ~f 

Pha@:i sh~· SB.562~ - ~" 
· • ~ ~~!F!'~'"~i~i , ~ ~ • 

~ . 
! • 

-' ' 
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CERTIFIED TRUE COPY Of THE RESOtUl"lON PASSED IN THE MEETfNG OF 
THE BOA.RD OF° DIRECfORS OF SHRlSTr lNl-'RASTRUC l'URE DEVELOPMENT 
COlU'ORATlON LIMITED ON 14114 .fl:BRUARY, 2020 

•BfSOlVJID THl\t punuanl l\l l"t~ prvvi.'lions of sl!cli,ms 1S2. l%. 1lJ7. lQ8, 20.1 rU'11d with 

&!h!N.\ute- V and other ~pplka~~ provurlons of C\',mpanics Act 101.\ u any; includt.n~ any 
~hltu.t:ory moJifkatiqns l)r r~1·lnwnlc; lhere11f for tht' lime b1•ing 1n fore~, i.n r1~cordanot wilh 
the Artitll!S o1 ~x.ia\\\'>n nr ·llw CumJmny. •~<mut,rndc\tion of lh!! Nomlt\atioo & 
Remuneration Con'Uniittte and subjec-t lo thC! appr\Wal ()/ the :man1~s of too- .Com-pnl'tf, the 
CONCnl of lhe Board' of. Olm!tors of the Corn'pany ls ht>reb)I occorded lo U\e r~ppttlrltment of 
Ntr, Sunil Jha (DlN 00086667) os Managing D~r or tho Company, fot e ~iQEl uf 3 (throe) 
yeam wfth effl't"t &-om 4,111 Marcll 2020 to 31\l ~h 2!m3, l«il;tJ~ lo rutlro by rotlilion. on th1• l:mn8 

Mtd cprulUjonM as plan.iCi bc?fore ~ BoanJ and upon !,!u.:.h bmns. con~lltions and .stipulations 
c,mtarned in nn Agr.•ernen t t>ntercd into b~h""\'<-'11 th~ Compo1,y Md Mr. Su.nU JhA, 

RESOJ..VED FlJR'l'HliR THAT Comp,rny Secretnry ~l{ the Company tlt:' .ind i.s hereby 
~uthorbird to nit ~i;my forms with the Registrar of C\1rnpanies and romply with c1ll ollu:r 
T<?qrl1N!ttlenW m th1$·q?gMd." 

~- l~ 

@,~;s; (.-£Wlto~f 

u~o W. 
Shri,'1 lnfrnstru.of\Jre Development Corp<)t'DJ)on Ltd. _ 
.._... ... , .~No . .X- 11 l &3. Bio(~-~~ • ..,. Soll l,,ka(i~, liollullo-7000t.l, l: ~91 3.3 .co20-,~10,.-o, . .$,.i6.-H· •91 31~~i92099 
~61ft~ r ~ !th-flo-, ~ Fo,lc, ~l'cu. i,h1, N- Oel'-i - I JO D!7, Indio. T : ~91 1 l 1,601 S600 ; 1~: 1-l ~02 $i1a 

f (O<llo<t~hlilht.Olp (0/'tl ..,.,.., 1hri11kcri,.com OH · l 65<112Wl)9to,u:o .. 95•1 
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r 
r 
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( 

( 

( 

.) 

...J 

v 
,_,I 

) . AAIU. 41.AD r iJ:>.I. V 
$_\'J..HO. 1.'S-T)-MS!llUO ~n 

M..-u .. '31'::it-'H. -'-~~,Rl,ITV') 

S058A c.l-t..1::; .,..::-r-

19181 • Jt1"1 2 ~ 2o r 1 

- · )';:;' - -~ - ....,. ~...,. 1 f'" . ~ I J-i,, ,., ,nu ..,.,., ._., ..._ ~--~ J,1,f\• J I/ii ,_ .. 

Rr..0000100 P87 2 • 

Tfl ,1\l'tGA~ 

FORMF-8: Format for Pbwer of Attorney rcr signing the Bid 

(On INR 100.0D Non judicial Stamp Paper and duly notBrlzed) 

KNOW ALL MEN BY THESE J!>Ri;SENTS. 

We Mis. KRUS'rll IN.FRAS INOIA P IVATE I I • 5 111 

bMm1 Narulmtl@ Conrnt@, Near L..8.Npgar Ring Ro@d, HYderatlad- 50Q•OM:s) (name o 1the 
firm and address of tf?e rogis19red office) do hervby ifrevoCl3bly col'lstilute, nominate. appoint and 
auttiorize Mr.Bova.B,ma,w,mv son L.at2 s. Cb]nn]!J) and presently re-siding .a~ Plot N9,., SQ&+ 
H:utlnappr1m North· Ex't►nulalh ttearsantoshlmatha Tample, LB N,gu RJna Road, Hydenat?!!,1 
- So,g 079. Telanana Stgta. who is pres0n1Iy ernpto~ed with us and holding the positiori of 
AH!tt!Ol Manaacw, as our true and lavviul attorney (hereinafter referred to es the "Attorney) to dtln 
our name and on our beha1', all sue!'\ acls, deeos and things as are necessary or require In 
connection with or incidental to aubmlssion of our application for qualification ar,d submission of ur 
bid for \he work namely, "Design, Construction, Testing. Commissioning of Potable Water Su~ply 
Network and Sew~r.;ge Colleclion Systems including Sewage Trestmeril Plant with assoc;iatE!d works 
for ABO Area an EPC Basfs including 5 year of Operation and Maintenance at Port 8lair" Propot ed 
by 1he Port Blair Sme,t Projects Lid (PBSPL) (lhe ·Employer") including but not rimited to .signing ~nd 
submission of all applications. bids and other documen1s and writings, participate in pre-bid meeting 
and other conferences and providing Information/ responses to the employer, cepres&nling vs in, .tll 
matters be-fore the ~mploytlr, signil'lg and eKecuhon of sir contracts indudlng the Agreemen\ ~nd 
~n<1ertallln9s consequent lo acceptance of our bid, and generafly dealing with the employer lnr 11 
matters in conneclion with or relating to or arislng out of our bid for the said Project andf or l.l , ~ 

award thereof to us and/or 1ill the enleri~g mto of the Agreement Wilfl the employer. 

AN D we hereby agree to ratify and confirm aind do hereby ratify and confirm all acts. deeds r. d 
things done or caused to be done by our said Al1orney pursuant to and ln exercise of the powJrs 
con ferr-ed by this Power or Attorney and thal all acts, deeds and things done by ou, said Auorney\ Iii 
exercise of the powers hernby conferred shall and shall atways be deemed to have been done by us. 

I 
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~ c,:m=f EXt.CUTIVE OfFil;GER 
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.) 

I .._,_. 

) 

L 

2. 

l l 
IN W1TNESS WHERE OF WE. Mis, KRUSH! INFRAS U:;lDl8 PRIVATE ltMITEO, THE ABOVE-1 , 

NAMEO PRl~IPAL HAVE EXECUTED THIS POWER OF ATTORN~Y ON THIS DAY OF 
27,01.2021. ! i 

For Mis. Krushi lnfras India Private Limited ~~~tt-
'/ ~ " .... ~, ~ {I<\~ --- ::1·,~ 

ft ~ ~ _ A (\ ri:?:{ ;,·,);t 1 
(Signature) C ~~~-~ ': 

Name: Chelamalla Krishna Reddy '{.'~"'t 
Designation: Managing Director 

Address: '9:1S·l:4l/l.6t1t FJoor,KROSBI HDUSlt 
..srt.l..ioonl N:arashnlm Complex. 
iictlt L.B. Nauar !Un~ 
Hyderabad - soo 074{T,5l 

Witnesses: 

~ 
~ 

Accep\&d 

'S' t -~*1:) ~ t ;gna um1~~-- V • 
Name: Mr.Boya. Ramaswamy 

Title : Assistant Manager 

Address of the Attorney) : !J~..lil,Ll...!l.'~.E.lruu, KRVSBI H0\JSli.,Sd l$tml Naraslaltm Cqmplcx.·~1::a,o-L,ll, 
N.apr fflruJ Roa:d. HY<i£Mbad - SQO 07!1-f:!tSl 

1/. · - ., •• 

~ ~ l~VL 'D~tJ.d~nt 
(t ~mrfi'ttl') L,td . 
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_J 

I\RUSHI INfRAS lNDIA PV'tr LTO. 
U S-l S 14.//1 6 lh ~k,ur. KRUSHI HOU$E.i 
~" 1. ~..: iui N,Hd~ •rnh.i Complex, 

\ 

I 

N~.ir l .8 . Nagar H,ng Road, 

H,-de1c1bad ~,Ou U74_ tr 5.f 
f~I : 04U 24125 ?l:!9 
E-m,s\l : krushlinf ra~india (al imil il.rn n 

DA TF.t 17 .Ot.1021 

EXTA.ACT OF RESOLUTroN PASSED AT ·rHv. ROA RD Ot-' l>lR.ECTOllS Of KR\JSHI lNPRAS l!IIDIA -

FRlVATE LJMITEO, H.:LD ON WEDNESDAY TKE 17th DA\' or JAN\;ARY, ?02l 1'T .11.00 A."1 AT 

THE REC ISTt.RED OFF[(:E or THI: COMP.Ai.N"t' AT 8-1!!.-l◄~/I, {ITII Ff.OCR. SRI L.AXMl 

'NARA.SIMM CO:>iPLE.X, NE,'\R l...B.NAGAR RINC ROAD. HYDERAtllAD- ,ao 0.,.., TELANGANA. 

"nESOL\'£0 tt;111 Mr. B. RAMASWAMY, Ani.staril Man&g~ -t1f tbe company "b~ and hereby authorized lO 

'-PPJ'Ofli;:b the 7hf' Sul)<:ri l'lll:('ld1n_g En11,in,m, Pc:,n 81Dir Sme.n Project Limited (PB~f'L). Govt_ of We~, Btngal. for 

submlssion of m,dtt~, (O Sisti nll requiwl clocit1mC1\I$ es rcqllired ror the '"'COi of jj.DMbm, Con5101ottQn. 

Ti)!thlR. Commwio,nlng of Potrsb l~ Wlitc.r Sym,ly Network and Sew.odgtj Col~ion 

Sv$Jgmll lnclutUpg SCWQ2£ Trcotn)cn I .Plapt w1th ..ll.Upmttd wor kft for AJll> Aren o:n £PC 

l,uAk,Jndudlni: s year t,l ( Optrn.t.hm nlld Maintenance at fort Blair". 

""RESOLVi:D FURTHER 1hat fn,, l'e$0ll,tion ~llall rffluin in !or<;ic uotil notic~ in wrl1[ng of iu witMr•wal o r 

cani:tlMion is given to the Supt'tlrit.ndlnr En1lnear, P-ort i~lr Sm.art P,c,Jec, Umlted (P~Pl,l. Go-A. or Wm 

een:ar by way cfrcsoluf1on pa3secl by the Sostd orDil'l!C!ors of the Coml)'!lnf". 

I 

l,' ::.r-.e1~111C? 01,ector 
r--

~~ .t ~ P.t-wl~ 
&~td~ lief . 

SSI Reglstr ation No. 28 006 12 00803 Patf 11 -Sm i:l ll Oa tecl: 20-1 2 200 8 
VAT Regist rat ion No_ (TIN\ 3660 3930194, Dated · 09-07-2014 Vu .. ~ : 02-06-2014, l 

GS1 Re8tw atlon No. (G:ST\N J 36AAD0(511SE12W. Dated : 28-06-20 17. 
Certil ii;;,te o1 lnw,poro:1Uon : Cotporate Identity No . U45400AP200BPK059573 2008-2009, Dated . 09 06 ·200 

~~ I 

y5 I 

\ 
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..) 

~ . '1 MmtA ~ (1~! 
S..~.L...NO. 54.'~~ ~m 

k..nCl. lilt 
YEJV"..HUO~ 

~ - 38 
U'D:JCSt tro. JO,' 

HW 27 2021 

111'0 :!l'P.I ffli ~11 ,ft> 111\4 ,«t, 2 0: l g 

&.0000100 P6:, Ei16 
'Ill..,~ ~n,.o, 
~ c;.n , 

' 1 

Fonnat tor Power of Attorney for signing the Bid 

{On INR 100.00 Non judicial Stamp Paper and duly notarized) 

KNOW ALL MEN BY THESE PRESENTS. 

We Mis. GKR INFRACON (INDIA) PRIVATE LIMITED with registered Office at Plot No.43-
N-111, H.No.8-2-293/82/J Jl l/43/N do hereby irrevocably constitute. nominate, appoint and 
authorize Mr. Gopi Krishna Lanki Reddy son of Mr, Subba Reddy Lank! Reddy and 
presently residing at Hyderabad, who is presently employed wlth us and holding the 
posiiion of Managing Director, as our true and lawful attorney (hereinafter ref-erred to as 

the "Atromey") to do in our name and on our behalf, all such acts, deeds and things as are 
necessary or required in connection with or incidental to submission of our appli-cation for 
qualification and submission of our bid for the work namely, ·oesign, Construction, Testing, I 
Commissioning of Potable Water Supply Network and Sewetage Collection Systems 
including Sewage Treatment Plant with associ.~ted works for ABO Area on EPC Basis 
including 5 year of Operation and Maintenance a1 Port Blair" Proposed by the Por1 Blair I 
Smart Projects Ltd (PBSPL) (the "Employer') including bu1 not limited to signfng and 
submis.sion of all applications, bids and other documents and writings, pafticipale in pre­
bid meeting and other conferences and providing information/ responses to the employer, 
representing us in all mallers before the employer, signing and execution of all contracts 
including the Agreement -and undertakings consequent to acceptance of our bid, and 
generally dealing with the employer in all mat1ers ir, connection with or relaling to or 
arising out of our bid for the said Project and/ or upon award thereof to us and/or till tne 

. I 
entering into of the Agreement with the employer. l 
AND we hereby agree to ratify and confirm and do hereby ratify and confirm all acts, deeds 
and things done or caused to be done by our said Attorney pursuant to and in exercise of 
the powers conferr6'd by this Power of Attorney and that all acts, deeds and things done 
by our said Attorney in exercise of the powers hereby conferred shall and shall always be 
deemed to have been .done by us . 
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J 

J 

) 

J 

) 

IN WITNESS V\11-tE~EOF WE, GKR lNFRACON (INDIA) PRIVATE LIJITEO. THE 1 
ABOVE-NAMED PRINCIPAL HAVE EXECUTED THIS POWER OF /\TTOnNEY ON THIS 1

1 
DAY OF 27'h January 2021. 

/ • 1/ ~ 
For~. GK~lnf~acon dla} 

(S.' . re, n,me, design-t1lf<;,n1 ,ft!-~~'™ 

Accept_ed 

(1 .---i--~: ~:!~: ;;-~... Address of the Attorney) 

Notes: 

• The mode or exscution of the Power of Altorhey should be in accordance w;th the 
procedure, if any, laid down by tile appHcable ./aw ;,nd the chal1er documents of the 
executant(s) and when it is so required, the same should be under common seal 
affixed in accordance with the required procedure. 

• Wherever requ;red, the Bidder should submH tor verification the e)(tract of the charter 
documents and documents such as a board or shareholders' resolution/ power of 
eltorney ;n favor of the person executing this Power of Attorney for the delegation of 
power hereunder on behalf of the Bidder 

• In case the bid is.signed by en authorized Director I Partner or Proprietor of the Bidder , 
a certified copy of the appropriate board resolution I document conveying such 
authorization to client may be enclosed in lieu or the Power of Allor ney. 

I 

~ l 

~q=~oti~ 
CJto~PL) I 

1 

Page 730 of 1410

7283425



I 
I I 

~ 
re,, 

orporation Ltd. 

. 

l~ 
CHTEF. FXtCUIIYE OFFICER 

Chlef t'i<ecu~'13s'l5/.:er fPBSPL) 

\ 
) 

l 
) 

' '-) 

l., I 
} 

V 
<-:} 
~ 

1..,j 

\.,~ 

J 
d 

Page 731 of 1410

7293426



_) 

.._) 

E.XTRit<:T Ut' JU'.SOLUl"JON J•ASSF:TJ AT THE BO,-\RD OF DrRE.GTORS OF' GKR l;";FRACOJli 

HNUIA) l'RIV,Ht: UMHf.D, Hf.L..D ON WE:D:'IIESDA"r" THE 171h DAY Of JAl'lliARi-', 2021 "T 

11.00 A.MAT THE RF.GlSTER[D OfFJCE ot· TUE COMr .~:X'\' Al PLOT N0.43-1"-lll; H.r-10.8 :l-

193/82/J llli4JiN, ROAD :....o:n, ,JtlBILl:::I': m 1.1.s, IWOt R." DAD - 500 OJJ. TE.LANCANA, 

.. Jtf.SOLVF.O wit Mr. L11nki Rc:th.iy Gupi Krishna, !l-1anag,ini;: Uitec:tor of th~ Cl)mpany be .ind hereby 

::mt'11lriwd Jo .)pproa,;h \he Tot Su]}':.rinlending Engineer, l',)n Bia.Ir Smart Project Limited (PBS PL), Gm,t. of 

We$f Rcogal, for submissio:n l'f ~~-ndl':~, 10 sigh 1111 r~1uired ,;i(l<;um~nts as re~1.1irect for lhe -werk of '•1)~1gn, 

Cbnstructioo, Testing. Commisaiuning of Potable Wat_cr s .. enh: Nt-twor k and Sowu:ugc 

<:oncctign Sy:t1mi11 .lnl;ludltt& §:swgc T1't!~lrn.enf Pl~n( wi(lt assochued works for ABO 

Ara on El'C Bur;!s in.c..tu.dlng; 5 VC!}lr ()(Operation and M»intemmc-t -tt Port 131air" . 

"RESOLV't:O lVRTHF.R th.it lhi~ Hwlutiun shall remitLll in force '-'mU 11uckt ir1 wtiti11~ of ib uiithdrawal or 

canctllation i~ g ive.n co The SiJ4)t>tint~dlng Entlneer, Pol't Btair Smart Pro}ect Lht1i,~ {PBSPI.I, Govt of Wi!st 

8<et,g3I by W{jy l'f reso1u1icm pa,~ed by the & ,a.rd of Ditcaors oflhi:: Company". 

// CERTIFIED ·rRUE COPY// 

~' r GKR INFAACON (111DjA} PVl. llD., 

'1 _ . 
(;?igJng Oirec,or 

.l OP,1,, ....... ,,._ 

~ -· 

u.t~ 

J)e_•,-1.J~rt C~~h'n. 
~ . 
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J 

·-' 

N olarial Sl.amp 

nn orlgiq:\I 

The execu torn (•) having admitted the Execu.Lion of tile "PAPER 

WRITINGS A" i.n rcspt:c1ivc h;i,rid (8) in lhe p1cs<::ncc of 1hc witnesses 

"""o u ~.ich sublicribc (~) SignMure (s) tnereon and being salisfied e.s to 

\he 1dcr1Lity of the Ex.a.:::\]C,1n! (s) ind lhe said e;:ce~ution of rhc "PA PER 

WRITl~G A" :uid ,ati~fy tlrai t~e said e>:e-,ullon is it1 fhe respe<:1iv<: 

~and (s)oflhc cH<:utam (s). 

AN ACT WHER..EOF being required. of a NOTARY. I have granted 

THESE. PRESENTS as my NOTARIAL CERTIF!CATE lo seNe 11t1.d 

evail as need and occasion shaHor may require. 

IN FAITH ANO TESTl:',,10'.'\Y WHEREOF I, the ~aid 

~OTA RY PUBLIC, have hereun{o set z.n{l sub~cribcd 

my hand and affix my No,arial su\ ofOfft<:e alS~~lcfah 

Coun at Scaldah in the lJi~t. at KQlkata on lh[s 

..... -..... Q~:'... day of... .. 'h:;J..0;.~,,\07'··•··· .. ... . 
Two 1ho11s11r9-.. . ;,;· 1..::i:/;;J:s1 

........ . 

s ARBAN1M1TRA 
~OT.ARY 

Govt. or I 11dh1 

Rt&n, SSlS/08 

SEALOAEi COURT 
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JV/ Consortium Agreement 

... 

(C>n INR 100.00 Non j1.Jdic1al Stamp Paper and duly notarized,) 

~ THIS JQjNT BIDDING AGREEMENT ls entered into on this the 251
" day of January 2021 

BETWEEN 
ij 

I I 
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) 

I 
The atiove-me:-ntioned P3r'tios of t11e FIR.ST, S!:CO~·JO ,:i•,d THIRD (Ire collc:ctively refer red 10 
HS !he· Parties" C'!ni:J ea.cl·, rs in~ividually icf,:fred 1o c1s a "Pat·ty" 

WHEREAS, 

Porl BiAir Small Ptojecl limited. roprns1mteci by 11s Chial E:.xe1:uli\10 OIT1cm .and haviru3 ils 
mglslr.rP.tl olficE~ nt Pnrl Hle!r Smat1 Pr(11m:t Litt. lncHrn IH1i:-r11m,, MNmnpum, flCJr1 l::llak-
74410'1, Ind ta (here.mafle1 rer~rted lo as ·Hie • Emplo:,•er· which e1<pression -shall. uni?ss 
repijgnanl lo lhe context or tneanililg_ lherool, \nc:lucle lls admin\stretnrs, successors p:nd 
assigns} has invited 21pplicatidns (the Applica1ions'") by its Request for Proposal {the 
·'Rf"P"') for " O'dsign, Cui 1~l1 ~1.:liun. hsting. C(.)r11rni.-;~i1.min9 of Potable Water Su~ply 
Network. af7d Sewerage Collection Systems including Sewage T(eatm€nt Plan! -With 
associated worKs for ABO Area on EPC Basis including 5 year of Oper-atiori bnd 
Maintenance at Po11 Bkiir" (the "Worlc..s") 

A. The Petr tie~ ;;114::! i11le1 l:!~lec.J 111 jointly Btdding tor !he Works as mEm1t.Je1:; of the 
JVA and in accordance with the t-erms and cor'ldi1ions of the RFP dor.umenl and other Bid 
·documents in respect of the Works. and 

H. It is a necessary condition und€r !ht; RFP docL1menl that the members of the JVA shall enter 
into a Joint Bidding Agreement and furnish a copy thereof wrtti the Appli~lion_ 

a. NOW 11 IS HEREBY AGREED as follows: 

1. Definitiofls and ln1erpf9tations 
In this Agreement, 1ne capitalized terms stisll. unless Hie context otherwise requires, have 

the meaning ascribed thereto under the RFP. 

2. JVA 
2.1 The Parties do hereby irrevocably constitute a consortium/Joint Venture (the "JVA"} for the 

purpoMs of joint:y p-ai"ticipatlng in Ille !:lidding Prace'3s for the Works. The parties confirm 
that all JVA member shall sign the Contract Agreement 

2.2 The Parties hereby undertake to participate in the Bidding Process onty through this JVA 
and not individually and/ or through any other consortium constituled for this Works, either 
directly or indirectly or lhrough ar1y of their associate 

3. Covenants 

The Parties hereby undertak.e tt1at in the event ttre JI/A is declared the selected Bidder and 

awarded the Contract, tti~ JVA members shall enter in.to a Contract Agreement w itr1 the 

Employer and, through its lead partner, undertake to perform all its obligations in compliance 

with the Contract Agr~ement for ttle Works. 

4. Role of the Parties, • 
The Psrties hereby undertake to perfonn 1he roles and responsibililres as des.::ribed below: 

,1 Party of the First Par1 sh:alr be the Lead member and shall have the power or attorney from 

all Parties !or conducting all business for and on behalf of the JVA durjng the Bidding 

Process and until 1he Contract Agreement is entered into with the Employer; Pcirty of the , 

' i 
' ' I • , I 
I ' • 

.r\ shall be the responsible for works and responsible tor pfeparation, signing arid 1 

1 ,, ~uhra1is:J:i_nn ol • ssful a11d timely execution of assigned projects as ._per __ - the !~ H !'.. ,.,,__; . T .,.. ,, 

':1<·,- i--t -~•I ·:i,.~!1.,,;1S 

(:(i". i :;~· !:l:-...~L~ 

J 

_) 

1~,,1 n,, u : -_ 11 :~i.;"! 'i} 

\ ~ g / ~ -~/~. , .. , 
~,, , µe_W!_ ,r) Di-n·e:n 
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re;1'.lunernc,nt ol 111e \en,je; 

n Porty o l thP. Secorid P.:irt shall bG tl1e rcspor,siL•I~ 

lot works 
I 

e:c.r'( Utiori as pe, NIT anu to pro-vide 1.echnical e)(periif,e 
' 

C. party of 

NIJ and ltJ pruvi<Je technical expertise 

lhe Tl1i<d Par I shall b~ !he resµonsible for work:; ~xP.r:11tion as pAr . i 
i· ~ l • 

I • , • ' l · 
I 

.. . I ' . .. I l 
. - 1. _,,, 

t · 

5. Jcfnt and Several LiBbilltie.s 
lit Pc!lrties du hereby undertaKe lu t>t:: jointly and se11era11t responsible for all obligations 

~r,;d ricibiJitie6 relating t.o the Wu, k.~ and II'\ ~Kcordance with t11e terms of lt18 RFP. BidcJing 
I ' t 

Document and the Contract Agreement. i 
I 

Without prejudice to ltle joint and several l1abi1Hy of all the m6mtJers of the Consortium, the 

lead Member shHl1 mpresenl all the n-iembers of the C:onsortium and ~hnll ot au limes be 

liable and responsible for discharging the f\mct,ori:s and obl•gEJtions of the Contractor 

Tt,e Contractor shall ensure that each member of the Consortium shal[ be bourid by any 

deci$ion, communication. notice. action or inaction of the Lead Member on any matter 

rt:'lated to this Agreenlen\ and the Employer shall be entitled lo rely upori any such action, 

decision or communication 01 the Laad Member. The Employer shall have the righ1 to 

release payments solely to the Lead Member and shall not In any manner be responsible or 

liable for the in1er se alJocation of payments arnong r11embers of the Consortium. 

6. Percentage Participation in the JVA 
6.t The P~rties agree that the proportion of percentage participation i11 wor~s emong the Parties 

in thti JVA sha\l be 8S foUows; 

First Party (Lead Member): 51 % 
Second Party : 25¾ 
Third Party: 24% 

6.2 lhe Parties undertake that they sMII coUectfvG,Y hold 100% (hundred per cent) of the 
per'C:entage participatiop of the JVA at all times until the Completion of the Pro)ee\. 

7. Ro presentation of the Parties 

Each Part')' represents to the other Parties as of the date or this Agreement that: 

a) Such Party is dufy organized, validly existing and in good standing under 1hia! laws of its 

incorporation and has all requisite power and au!horlty to enter into this Agreement 

The!_.J1~~10n, delivery and performance by such Party of this Agre~ment h~s been 

f.l!llllili:\!I~ nzed by all neces::1:,ry and appropriat~ corporat~ or govemmentai actl~n and a copy of 

tn~ \).:;iar(l .-t'esolution/ power of attorney in favor of the person executing tt,is AgreementJ.or 
• -·~r , .~,'~l1 ,\!o . ... , :: •.; .•1 1' ... ~ • 
.. ~ . · •· l,( iY, • 

l_; ar ~·t, ur ,,1 di~ ~~\'-, '.., 
. ·1_0,'\H (.'\t\'tn ' , ' 

\ j ? ~/ 
J cfo ~t1Y/~ • 

.,_J t'. s ~~i 
1).~ 

) 
<) I 

I 

I 
I. 

', 
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l. 

II . 

ii i. 

iv. 

I , 
117c ddegst1011 of powor 21r1d aut11ority 10 eKec:u1e 1"11$ /,grcrn11enl 011 behalf DI tt,e·JVA 

Membe( is anr1e,;ed to this Agreen1e11t and will nr.Jt. to the oes! of ils knowledge. 

require any co11.sent or approval not i;'llready obt,med 

violate any Applicable Law prescr,tly in effect and having applicab1li1y to it: 

violate the memar,omd\Jm .and aflic:!es of associ~tion, by-!aws or ot~1er 

I 
I 
I 

applltable 

orgariizatiunal documents the.-eof · ' . 
• L' ·' ' . 

violate anv cleBrancs. p1 n11it. concesi.ion. gr.ant , license or other governrirts1 

authorization, approval. judgment,, order or decree or any mortgage agreement. indenf~re or 

tlny other in~trument to whi¢h suet, Party is a psny or by wl11cti sucn Party or any ~f its 

properties w assets are bound or ttia\ is otherwise applicsble to such Party; or 

v create or impose an~• liens, mongages, pledges, claims, ser;urity interests, charge.s or 

encumbra11ces or oblfgaUons to creale a lien, charge, pledge, security interest. 

·e11cumbrances or rnortgage in or on tile property of such Party, except for encumbrances 

that would not individually or iri !he aggregate, have a maierial ~dver-se effect 011 the 

fi11ancial c<:indition or prospects or business of such Party ~o as to prevent such Party from 

fulfilling its obligations under this Agreement; 

c) this Agr~L!!rnent i!; the loga1 and binding ob1i9Blion of such Party, e11rorceabJe in accordance 

with its terms against il; a11d 

t~ there is no litigation pending or, to the best ot s~cti Party's knowledge. threatened to wf1ich it 

or any of its associates ls a party that presently affects or which would have a matenal 

adverse . effect on the financial condition or prospects or busines~ i'.lf such Party in the 

fulfi11men1 of its obligations under 1tiis Agreement. 

8. Terminatlon 

T'7is Agreement sh al[ be effec1ive from thi:! date hereof, and shall continue in f u!I force arid 

effect until the Completion of the Project of tile Worl<s is a.chi~\led under and in accordance 

with the Contract Agreement. io case the Co(ltract is awarded to the JVA. However, in case 

the JYA is either does not get selected for award of \he Contract the Agreement will stand 

terminated rn case the Applicant i::: not pre--Qualified or 1.1po11 return of the Bid Secorfty by 

the Employer to the Bidder, as the ca-se may be. 

)\ {lJ,e ~rformance Guari;3ntee/additional P€rformance Guarantee, if. any in terms ,~,t.lTB 32, 

u ·,· ~,.~,, ,-.J0sh~i~14ubmitted by Lead rnemlJer of JI/ in case of JV on beMlf of tile JV. Ttie g\]~_[911tee 

:; (DI;(' pf l r,rl ~1'u h . 
,, ; .nAfl n,rWrr L,e m """----...: Biair Smar1 ProJ€CI Urnjted 

/~·;1"('0-fi'J1 
/· ,~ -,,,, , ... ~ 

"' '( :, ,:,~ 
~ ',.,f 

j "'. ,. 

\ ' 
' . 

~s 

2 8 1r,1. ·~·r1'7l 

i 
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10_ Miscellaneous 
10 1 This Joint Biddln~ /\greeme11t shall be governed by law~ or ln(lia 

~ 10 2 The Pari1e5 acknowledge a,1d acr;~pl th1:1t this A{) re~menl shall not be omcndcd by lne 

Parties without the prior wn1.Te'1 CC>l'ISent of lhe Employer 

JN WITNESS WHEREOF THE PJ\RTl[.S Al30 \/E NA.MEO HAVE EXECUTE[) AND 
I D[LIVEREO THIS AGREEMc N I A~ OF THE DATE FIRST ABOVE WRITTEN. 

!=-or .and on behalf of I 
SIGNED, Si;ALEO AND DEU VERED SIGNED, S6ALEO AND OEU VERED LEAD 

MEMBER by: 

(Pany oftlie first parO Shristi Infrastructure Development Corporation limited 

Name · 

700091 

SECOND MEMBER by: Krusht lnfras India Pri'.,ate Limited 

{Pi,ny of1h~ 8t.'c1..m~l pnrl) 

Name :!3 . .f,~ 
Designa\io 

Signature 

Address No.8- 15-142/1 Nee, l B Nagar Cross Road Hyderabad Telangana 500035 

THJRO MEMBER by: GKR Inf racon (India) Privat9 Umit~d 

(Party of the Third part) 

Name : LANI<./ R£fJVY G,ofJ / 1-<-RlSH NA 

°i'fJa\i;n M A,N A G,i r N Ci D 'R e C. T O R. 

Slgl£D/re 

Address B-2-293/132/J 111/43/N, Road No. 71, Jubilee Hills, Hyderabad Te!angai1a 

Witness: 

.... ij 
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-.'', • , . , ,c~ . . , ., - •,· 

~ ;., .. , .,, I :, ,t i. , 
, I· . '. I ! I \ i ! { 'l, i .• ,; r 

THE DA'( QF 

PAPER WRIT.IN 

& 

. THE RELAlE 

• • ~N OiARIAL-t~Ei,ffl 

ti,OtA:RY ~ 
Go¥t, Qf lnQlfl 

8~gistrati9n ~.o. 551,5 /,.Q8 
j 

RESIDENCE & CHAMBER : . . 
21/2, DR. N~~~ Gl:tOS~{~i.\~~ ~ 
DHAKU~lA1 KOLi\ATA • 700 Q3_i\i 

Phone ; 9--4333 58562 . ~ ' ~ 

,.8.71:73 032.7,} 

GER 
' I -· ~ ~ ·~vtl.PBH{) 

l· • 

Page 746 of 1410

7443441



tion Ltd. 

~ 
r.HTEF EXt::CUTIVE OFFICER 
-· Chief ~xecu~~~er (PBSPL) 

r 

_.,,...., 

Page 747 of 1410

7453442



J 

J 

I 
I' 

J. ~ ,V.11.'.l YADt,1-' 
S.Y..LIIO. :!;,-17..W,!1-l~LC 

HMO. J ~---lgf.lo-1 ~ J 

<Jt.Jorr-0'" 

JAN 27 2021 

:ir.: m iT.I nrr. in: = l'IJ't 1 5;: 3 ~ 

R, 0 0 0 0 1 0 0 P i37? 5 ~ 

f -10 ~ormbt for Power of Attorney for Lead memb-er of 
Consortium {To be lssui,d hy uthu m~mber to th~ lead member} 

i 

[To .be execurec on non-judicial stamp paper of tile cppropriote vo/iJi!' in accordonce with relevant 
Stamp Aa. The stamp paper to be in tt.e name of the company wl!<J is issuing the power of cmom~y} 

Whereas Port Blair Smart Projec1 Ud (PBSPL) has Invited RFP responsEr for (Name 
of the Project) "Design, Construction, Testing, Commissioning of Potable Water 
Supply Network and Sewerage Collection Systems including Sewage Treatment 
Plant with associa1ed works for ABO Area on EPC Basis including 5 year of 
Operation and Maintenance at Port Blair "Where as the Members of the Consortium 
comprising of Mis. Shristi Infrastructure Development Corporation Limited having its 
reg1stered office at PLOT NO. X-i, 2 & 3,BLOCK -EP, SECTOR -V, SALT lAKE 
CITY KOLKATA West Bengal- 700091 M/s. Krushi lnfras India Private Limited 
hav"ing its registered office at No. 8-15~ 142/1 Near L 8 Nagar Cross Road Hyderabad 
Telangana 500035 and GKR lnfracon {India) Private Limited having rts registered 
office at 8-2-293/82/J 111/43/N, Road No. 71. Jubilee Hills, Hyderabad Telangana 
500033, (the respective names and addresses of the registered offices to be given) 
are interested in bidding for the Project and implementing the same in accordance 
with the terms and cpnditions contained in the RFP Documents. 
Whereas, it is necessary for the members of the Consortium 10 desrgnate one of 
them as the lead member with all necessary power and authority to <lo; for and on 
behalf of the Consortium, alt acts, deeds and things as may be necessary in 
connection with the Consortium's RFP response for the Project. 

NOWTH1S POWER OF ATTORNEYWITNESSETH THAT 
We; Mis. Krushi lnfras 1ndia Private Limited and GKR lnfracon {India) Pvt ltd hereby 
designate Mis. Shris:ti Infrastructure Development Corporation Limited being one of 
the members of the Consortium, as the lead member of the Consortium, to do on 
behalf of the Consortium, all or any o_f the acts, deeds or things necessary or 
inc-idental to the Consortium's RFP resp-onse for the Project, including submission of 
the RFP response, part.tetpating _In meetings, responding to queries, submission of 
information or docl:Jments and generally to represen1 the Consortium in all its 
dealings with Client or any other Govemroont Agency or any person, in connection 
with the Project until culmination of the process o1 bidding tiil the Projet;t Agreement 
is entered rnto with Client and thereafter UII the expiry of the Project/contract 
Agreement. 

. 
I 

,' 

,u 
-- -~ 1 l1_t t•J . • 0~ , ~oQ710't'"l ~, 
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I I 

We hereby agree to ratify all acts, deeds and t'hings lawfully done by our said 
Attorney pursuant to this power of attorney and that a1\ acts, deeds and things done 
~y our aforesaid Attorney shall and shall always. ~ deemed 1o h~ve been done by 
us or Consortium. I 

I I 

I i 
IDated this the day 27.01. 2D21 ! 

For Mis. Krushi lnfras India Private Limi1ed For M\s. GKR lnfracon(lndia) Pvt Ltd 

Witness1 ~ Witness 2 

The Mode of execution of the power of attorney should be in accordance with the 
procedure, if any laid down by the applicable Jaw and the charter documents ofthe 
executant(s) and when it is so required the same should be undBr common seal 
affixed in accordance with the required procedure. 
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FORM T-1 
GENERAL INFORMATION 

~ SHRISTl 
") Vff l ( 0 MC TO ti fl 

All Bidders are requested to complete the information rn this form. Nationallty infc,rmation to 
be provided for all owners or Bidders who are partnerships or individually owhtid firms. 

l 
I ~ation"lilJ ur Owm:r.'!1 

---
Name Nationality I 

. -
I KAILA St l NA TH l1H1\NDA RI INDIAN 

• 
., ,. DIPAK KU.MAR BANERJEE INOLAN 

-

j !VINOD ANAND Jt;NEJA JNDIJ\N 

4 SHAKTI PRASAD GHOSH lNDJAN 

5 ORAJA BlHARI MAHAPAI RA INDIAN 

6 r.;AROANJ ROY CHOCDHL'RY T~DTAN 

7 SUNIL Jl IA l~DIAN 

s BADRl Kl1Mi\R TU l ,SYA°); IND!A:'\ 

("}Tobe completed by all owners of partnerships or individually owned f1 rms. POA/Board resolution 
copy/or any other document which shows the signatory has the power to submit the 

bid to be submitted. 

..) 

.._,) 

Name of tirnr 

Shtisti lnfrMstrnl'turr Dc,•clopmtnl Corpuration LimHed 

2. I lead office addre.i;s: 

Plot No. X -l, 2 & ~.Block-El\ Sector V1 Kolkata 700091, "''est Bengal, India 

3. Telerh{)nc: 

+91 - 33- 4()202020/ 40154646 

4. Fax : 

+91 - .33 - 40201099 

5. Plue~ of incorporulion ! registration: 

~e$t Bengal 

Conlac1: 

~lr. ~ambit Ghosh. 

Telex: 

NA 

Year o f incorporation· I registration: 

1990 
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FORM r.:.1 

KRUSHI lNfRAS lNDIA PVT. LTD, 
# 8-15-142/1 1 6th Floor. KRUSH, HiCJUSE, 
Sri l.axmi Narasimha Complex, 
Near L.B. N~gar Ring Road, 
Hyderab<td - 500 074. (T.S.) 
Tel : 040 - 24125789. 
E-mail: l<rushiinfrasindia@e;mail.com 

GENERAL INFORMATION 
j 

All Biddl3n3 are requested to complat~ tha infom,atlon in t'nis form. Nationulity 
information to be provided for all owf1ers or Bidders who are partnerships or 
individually owned firms. I 

Nalfonarlty of Owners (•} 

Name Natfonarity 

1. Ch.Krishna Reddy- Managing Director [ndian 

2. Ch.Rajitha - Director Indian 

3. 

(·}To be completed by all owners of partnerships or lndividually owned firms. 
POAJBoaird resolution copy/or any o\her document which shows the signatory has 
the power to submit the bid to be submftted. 

2. 

3. 

4. 

5. 

Name of firm:. Mis, KR.USHl l~FRAS INOI.A PfUVATI: LIMITEO 

Ha.ad oHlce Address:- #8·15-142/1, 5th Floor, KRUSHI HOUSE, Sri LaX!"l'li 
Narasimha Compl~.x. Near L.8 Nagar Ring Read, Hyderabad - 500 074. 
Telangsna. 

Telephone• 040•2412.5789 

fax 

P1ace of incorporation/ 
registration -
Hyderabad 

Contact: 9390132399 

E-mail: krushiinfras1ndia@9mai!.com 

Year of Incorporation reglstratlon-2008 

SSI ~egistration No, 28 006 12 00803 Part II-Small Dated : 20-12-2008 . 
..J VAT REgismition No. (TIN) 36603930194, Dated : 09-07-2014 W.e.f; 02-06-2014. 

GST Re@istratior, No. {GSTIN) 36AAOC~S115E1ZW, Dated: 28-06-2017. 
Certificate of lm:oqrnr.ition: Corp<:irate Identity No. U4~400AP2008PTCOS9S73 2008-2009, Dated: O9·05-;lOO8, 

) 
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.J 

GENERAL INFORMATION 

All Bidders 'are requested to complete 1he information in this for~. Nationality 
informatiorl to be provided for all owners or Bidders who are paj'tn1:m;t1i1J~ u1 
i 

I 
d fi ndividuall~ owne 1rms. ' ' 

l 
Nationality of Owners (+) I 

Name Nationality 

1. 
lANKl Rr:ODY GOPI KRIS! INA !~DIAN 

2. LANKI REDDY SUBBA REDDY INDIAN 

e) To be completed by all owners of partnerships or individually owned firms. 
POA/Board re.solution copy/or any other document which shows the 
sJgnatory has the p()wer to submlt the bid to be submitted. 

1. Name of fitm : GKR INFRACON (INDIA} PRIVATE LIMITED 

2. Head office Address : Plot No.43-N-111. H.No.8-2-292/82/J IIJ/43/N, 
Road No.71, Jubilee Hills, Hyderabad - 50-0033 

3. Telephone: 9949923355 Contact 

4. Fax E-mail; GKRINFRACON@GMAJL.COM 

5. P!ace of incorporation I Year of incorporation regi&tration: 2012 
registration 

HYDERABAD 

\ ' 

~1~X~ ~t~~R 
Cr.e,~rt) 
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FORMT-2 
(To be submitted by Sole Bidder/ All Mem~er Including lead in case of Consortium) 

STRUCTURE & ORGAN(SATION 

1. Name & Address of the Bidder: Shrisli lnfrastfucto re DcveJopm.:nt Corporation Limited \. 
Plot No. X -1. 2 & 3, Block-- EP, Se<:tor V, Kolk?ta 700091, We$! Bengal, India 

-
2 , Telephone No. iTeiex No. ifax No. 91 - .33 - 4020202UJ 40154646 

+91 - 33 - 40202099 

3. P~rmanenl Account No. AABCP5074F 

(6tti~b~s2 CQ&2:it. 2f fAtli,) 

4 GST Registration No of the state: 19AABCP5074F1ZD- WEST BENGAL 

(attach copy) 

Nf the bidder ha~ no1 obtained GST teg/stratior'l In the State in which the work is to be taken up, or 
as r~quited by GST 0\.lthorltles then in .such a case the bidder shall scan and 1Jpload following 
under taking along with other bid documents. "lf work is awarc;ted to me, I/we shall obtain GST 
registration Certiflcate of the S1ate. In which work ts to be taken up, within one month from the dsle 
t:>f reeerpt of award letter or before release of any payment by the Employer. whichever is earlier, 
~a-ilmg which UWe sha'lt be rnspcn.slble for any delay In payments which wtlJ be due toward~ me/us 
~11 ale of the won, executed andlor for arry action taken by Employer or GST departmer,( ln this 
.. egard) 

4, Employees Provident Fund Account No. 
WBICA/40101 
(attach copy} 

Legal status of the Bidder limited company or Corporation -5 . 
A limited company or Corporation 
(AUi~b~d saull~§ Qf g[ig)aal l.12~um1ot dllflOiog thQ lim\l l11tus.l. 

• An Individual 

! A proprietary frrm 

I A firm ln partnership 
I ------------- - -- ... , 

C A limited company or Corporation . __ .__,_ -
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6. Particulars of registration with various Government Liodi~,s (attas,h registration cQ_g,is,s) 
NABAOIGANTA lNOUSTRJAL TOWNSHIP AUTHORITY 

t-- --t----------- -------~-

7. 

8. 

9. 

10. 

11. 

12. 

13. 

0rganliation/Place of registration N-0. 
NABAO(GANTA INDUSTRIAL TOWNSHIP 

AUTHORITY 

r • 

Registratlon No. & D4te 002492 

09/10/2020 {Renewal) 
Names and 1fitie6 of Directur·t; & ornc;a,s with 
designation tb be concerned with this work 

l.I~~ or Dir~Ci<lt'S A ttnd1cd I\~ AnrJcxure " I 
I 

Designatio11 @f individuals authorized to act for 
the organization 

Mr, S1u11bit Ghosh 
AVP-Contracts 
fe\ephone No. /Telex No. /Fax No.~1 -
33 - 40202020/ 40154646 +~n --33-
40202099 

Plot No. X -1, 2 & 3, 8\ock~ EP, $ec.tr:,r V, 
Kolkata 700091. West Bengal, lndi.i 

Whether the Bidder is a shareholder or partner of No, Applicable 
any firm enlisted in PBSPL 

Whether the Bidder or any of his partners or 
shareholders ls / are members of the Indian 
Parliament or any State Legislature or relative of 
any of officers in PBSPL. If Yes, name and 
particulars of such officer along w ith the 
relationsnip to the Bidder/ partner. _ 

Name of partners \•.;itti their respective shares in 
the firms i:o/o':~ed copy ofoartnes;hlodeed t.2 
bft ea and sfflqayll of sole 
pCQprleto(rSb[q to .cgs,e oflnalyldual,B1ddef. 

Was the. B idder ever required to suspend 
construction for a period of more than six 
months continuously after you commenced l!ie 
constrt.Jctiori? If so. gi:ve the name of the project. 
Duration and reasons of suspension of work. 

Has the Bidder or any constituent partner in 
case of partnershrp firm, ever abandoned the 
awarded work before its completion? If so. give 
name of the project. year and reasons for 
abandonment. 

' 

'Not Applicnhlc 

:'\tt,1ched List of Share Holders as Armc1:11re -2 

>lot Apr,licuble 

Not Applicable 

.~.,,,._ .,.- -~~ H.rti ..v~YV rc1.,u 

De.w.lo(omen~ ½O'('ct 't,(l Ud , 79 
IO.:b 

11 
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- - -
14. Has the Bidder or any of his constituent partners 

~ut /\pplir.:abk 

or shareholders ha~ ~ver been bt~cl<-- listed or 
removed from the approved list of ~ontrnctors. or 
demoted ta a lower class or orders passed 
banning / su5pcnding business with the 
applicant etc. by any Govt. Department/Public 
Sector Undertaking in the past. If $0 g,ve details 
including year. • 

In which field of construction the s !dder has 
~-

inm15(rl1cture rela\1::d Projccl~ 15. 
specialization and interest? 

16. Number of years in the construction Industry. 
:;o years Sin<:e 1CJ90 

17. Any other information considered necessary but 
not incfuded above. 

NIL 

18. Whether the Bjdder or his constituent partners or NH. 

shareholders are in any capacity near relatives 
r) of any employee in PBSPL. If Yes, name and 
designation of officer in PBS PL to whom the 
Bidder or his constituent partners or sharehofder 
is a near relative. 

19 Whether Bidder is associated, directly or 1\1 L 

indirectly, with the Consultant or any other entity 
that has prepared the tender design, 
specifications and other documents for the 
Projec~ or being proposed as Project 
Manager/Engineer for u,e Contract 

("") That includes wife, husband, parents, grand-parents, children, 
gra~d-children , brothers, sisters, uncles, aunts, cousins. and their 
corresponding in-laws. 

~, 
' 

., .........___. ..... ,,:l; • 
i l;:Jf, · \ ' ·} 

~ -:.., <-

g ' t. 

Th.wt . ~n »,p<rra-H~ l~. 
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~ SHR!S7"11 
' WU ( 0 M, l TO l If I 

t 
UNOERTAl<l~G 

We., Shristi lnfrasHucture Development Corporation ltd be and hereby undertake ·that; 

HJ/ work is awarded to us, we sholl obtain GST registrcstion Certificate of the State i.e 
Andaman and Nicobar Islands, in which work is to be taken up, within one month from the 
date of receipt of e1ward letter or bef()re release of any payment by the Employer, whichever 
ls earlier~ falling which We shart be responsible for any delay In payments which will be du~ 
towards us on cr/c of the work executed and/or for any action taken by Employer or GST 
department in this regard". 

Dated: 25,01.2021 

Shristi I nfroshuclure Development Corporation Ltd 
R&gl11tl'e<I Off!~• : !'11)1 No. :J. . 1, 2 & l , BICKl:.-Er, Sl!Klor,\'. 5~h Lake City, l(ol\\cilc , 70O 091, I. : +9 l JJ 4020 202<1/4015 41146 f.: t91 3:J ◄010 2099 

D•lhl Offl < ,. : l).'l, 5 1 h f loor, ~ov1hem l'vt\':, Sok.t rloce, Soh l, New ()elhi , I \ 0 017, l n cfJO, l . : ~ ? l 11 6602 !i600 f. : +91 II 0601 58 l fl 

la ,onio<)~hrislicorp com ....,,., ,t,,~1'1c«p <Om Cl1'4 • l 6~972W8199OPlCO-l95-4l Page 768 of 1410
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. ) 

J 

I, 

2. 

J . 

.. . 

.s.. 
I 

(a) 

(b) 

(c.) 

(d) 

(c) 

D;i.te 

I 
Govcrnmcnl 11f India 

And 

GOY~tllll\tnl of W~t 8('11gnl 

Ymm {;!:rr Rf':G•2S 

C'CJ"tifi~ate of P1·0\·i~ional llcgistp\tion· 

GSTIN l 9AABCP5074F IZD 

l'AN AABCP50i•ff 

.L1:g11! N8mt: SHRlSTI INFRASTR:t,'CT\;RE DEVELOPMENT CORrN. LTD, 

Tnitk ;°'{umc ' SHRlSTI INFRASTRL:CTl,'RE OEVl!LOPME:,.JT CORPN. LTD. 

Regi:<.tr1ti1m Detail~ under fa:.i:<.ting Law 

Act Rcgislrution Nurnber 

TIN Llndcr Value Addecl 'fu \943206606' 

t.:cnt,•i;I Sales. Tax Regi~tr.\l.ioi1 :-.lumber 194320M06i 

Cvrp1.1r.,tc.: [(ltntily ~ w,11b<.:r'I Fuf'-'ig11 Cori1i1a11y 
R egi~1ra1im1 ~4umber 

L65921WH l 9•)0J' L CI.J41)S4 l 

.. , 
Servlci: T!il( Re-gi-sLra\iO•l l'-htmb~T A /\H('P.5074F~TOL'l1 

~rnpmter I Exporter Code Number 0501 048(38 

128:'06/2017 
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EMPLOYEES'· ijROVlDENT FUND ORGANISATION 
Regiunal Offo .. :t 

WEST BENGAL, SIKKIM, THR ANDAMAN & NICOBAR ISLANOS 
·-~ 

D. 1' :!!lock.. SutM-11. S~lt i.-olu: City 
Calcuw, 700 09 L 

S1<I, : Appli~llhy ot lhe Ei»ployce;, P're Yld~nt Fund, & M1~1111iwou~ 
J"rov~ Ad, lJSl ao, the Sek- ru.mcc l~un.cl•r lo ; 

On ih,· bui, ,.r purlii::ulnrs fumis'11:d by you N'I .2"! '7, <:!,2 .. ":' I -2: '. g. Q..,-, llfld on the.i t>a.,11 or lhe 

i nspccliori 1, f the rei;~•r4s of your cslablj ~~nt cond~ted by 1he E~forccmenr Officer on 
i1 1s e~ide11i 1t1a1 • 

(s~ Yum cstahlii;hmenttfn~lo,y vii. Ml, .. ~~~-~~ ~~•/4:iln~s 

en_gai;ed i11 J:.N}:\'S. •. .k.. .. .f.~ .. • ~~ . -·-- wli ►ch i~ indLJcjl'>(i iri Si.h,;,dulc-l I 
Cl~s, of c•~uhlkh~nr. iri En1pl~dh' Provid~nl Funth :rn<l M\sc.,ll,i,rit,<;1,1; Prm,•i~ion-s A<-~, 1952, 

✓ 
(b) That th( ~kl c•t,b~rmslt I fai:tury t1~5 employed ")_ 7.-:._ •• 

. • ·"' ·-· .... • l... , I ~ , ,1 
persons l>Tl , ~ .-i ,/ ~.b, 

(c) (he.;·,,· 11;,$ M;::·:~ ~ro;i~~~ns of ~e~~i~~ ~) of the Employees' Pro\lidcnl fund~ & 
Mi~<:e.ll;rnr,1L1s Provi5ioris Acl, 1952 on . .... , .. .. : .............. therefore. lhe proviilon! Df the E. P, r, and 
Misc. Pro• 1,1oni Ml. 195Z ~d the ~11~ffil!..$ fnimed thefCLlndcr a.re appli~1bh: Lo your bbovc ?llmtO 

esL.:1hll$1lT1'h:n1 ~a~.::hcr witt'i•.~ Qf£kc aDd 1t.s bram:hes ldepa.t~nL5 w.herher sinmted at 1h~ ume placc.'I 

Uf ;!\ JifkrL·111 plit~~~ wi1l1 t:ff°'-~ hum .... 0./1 l~ :.2.~}. . . . . .~1.1bjcct lo furrhcr vtrific~t1un 
,if your re,-. 1rds fo.- l h<" c11tl~fp 11rio,J 

Wi1h ,,-t~rt~~~• w ynur l'\. ~ .ltr!Hlon No. . .. . . . l.l.11.le~ . . . rr:-~eiv~d fi;;rr:~&£nLion 
of E.?.f. l'I: Mis1:, l'rovif~I) • Ace, 1952 umlcT Sec lion 1(4} o.f rhe s;,id Ai;l on 11. volurttlr)' bas\s 11 

Codt No 11 l1ercby .-11•ttlt" m your e.s1abli~h•oe.11t !lamely . --~ . . .... ......... . . pto1>itiom11ly 

,;:overing yuur est.1bllhtlf n with effecl from pen.Jing isnic uf a eoLificatiori 
by Lht Gu~cmmcni o( I dia- ~n e1ercisc of lt,c power~ ,onf-c:rrcd 011 lhem by sub.Section {4) of Sen,f,n 
l of the EI' f': .,..,d M .. ·Ai:t, 1952. 

The r,,Jc Jl.1•,i-~1_r.A I r 3 1J:i.. "~1ioucd to your Mtlbl1:!.fln,~1,1 fm 1he p1111w,~ of 
rn;:i.long rn,1,pli-.1r1,i.: wi1l1 ~\!lll )hU>. provi~i,)11s of lhc E.Pr-. Mld M1~c. t'rovi~i1H\5 A~L )IJ~2 .rimJ \he. 

Sc h~'17C:~ t1.11n~-tl L~~m.mde.r ri.1.mt:ly E PF, Scheme 1~52. Emplo,-,,;,-s' Pc.n~io11s S('hcmt:. J 91,l:'l and D~po~it 
li11Ktd lri~r1L·anri: :S.d1~m,!. 197(). Th, Cod~ /1.'u. sho"ld /nw1tia./ll; bt q1u;r~d i11 ail lhe co,ropo:,jdMus 
""'il/1 thr Ujjlce, 

oy~c-~· Pro,jdcnt Fu rid Scheme. 1951. ,h~ Employc~s• Pension 
Scheme. JLJ<J.S and the r,...G~~i":1r1:'Ce~~,~-·m: Scheme, {976 •~ pvai\o1b1e fri t c P.F. Office iind will 

~ ! , >~;; g '"'· '""''""" of fo= '" mlo, 

~/ ___ ,.1~~ ,/ ; ~-~ .,· . ~~ i ~~JLOj~~~.:~ 
_) (I, ; \ ;" · r ~p:m\~ ~- }511r 1/~ PL) wr 
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) 

Bmpioye,es;' PttTI1'ion,,~m& <>O'l'ltribution,, 11honld be, sep-an1ted from the Employ~~s· 
Pmvi~! f,w1d Connibutiont al1<1 ihow11 5':pararc.ly in t~t! Tcspoctivt P◊tms rind remitted sep11n1.1.ely 

i" A•;~ 1J1.m1 r·J () ! O 

A& n:gJ1rd1 E.P.F., E.P.S. end E.D.L.I. du~ fot 1hc period from ./1,.e -ff ~r/Q1_.}. ~in,_ 
th~ arrear !hou.ld be rcm1(tcd on or before .............. , (1:r, i 'l • o. _. 

Tht: rr.,;:P:-ip-1 ()f IIHS lener alongwith ils e11clo1uru may kindly be &d:nowledg11d . 

.._~l~ 
. . ('e .. M·~~,~~ .... 

1
~ ... . ) ""':c: . 

FN .ftc-J/IJ.lf()! Prci,14,flf Ff#1'd I ?,.,rt1tto tl1m,r 

Wt-.11 lJ•Af41I 

j D •~~1nitl11~~ fur Modt m Ptylflffll of. d~ .l Sutiffiinion of Re1um1. 

m !n~lrui;:lioos rei11diro1 lmpltlTitotAtion of lhe Employ«,' Provident Fund Sc-htrM.~, Em~loy~• F;mily 

J•,·~iicPh Sd1~mn andl!mplc)'eu Deporn Linked ln,vref't('-t S.:~!M. 

(j) lrhll'11otliu11,- ~1:11rdin.,.allotmen1 of Aceuunt ~o. 

!4J Jn,rrucu<ihl rejardi~ SA-11,fer o1 pre~~, P . .F. ,~Cllffl1JltM.iC>ll3 4NI 1r.n1rer of """mhcs. 

{.'i) R,:;1,dy Racko...,,, fo,, t1lc-ur11ion of P, F. ton1ribu1im1a, P1ml!y Pension Cot11ti'1u1ioTif md 0,L.I. 

1..1.1nuibudOn:5.. 

t?.1 Accounu a r•i,c~ I Sub·•"8~1 Offlc;c, , It it undouwicd lhtt ~it~ 1-..sbllllhmem h» no pRviou~ 

Prnv~nt ful'td U{:Umut,111Jf11 lO lniruftt (O EJ'.f'. n .. m«)' 9~ be r10llld in lhl! wlllnb\11io111 l'e.lJiilCf 

fl••1nbimed in tli~ ~ wirh 1uiuiblc rttn.11rki;) . 

ll) ln,pe,;1ioT1 ilr&ncii ..... .... .. .' . ...... ... ... ,, .... , 5eclion, 

(-4 :::::;::-. S.I.C • 

• f~ t >l'VIJl:IIG.J!, 'ii:.···-/1 (:f ',, 'rl-<IJl!l•o..> . \/.li,"l,IJ{Q_ 

ff/( . u,wo.op;:ff"n,, t ~af-lh1 ~. 
t • •. 
\ ', :c? ' ' t~ 
'· ' 

,. 
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( 5 ) 

l h~ ~"'" ' lti1\1011, ,-~ ) .,Ille b;r ,ti~ tml)ll"y~, ~l\Jlt t;,e lji, IO')'.. / 12•.~ uf b~M( wauc) . IJ( dllll')~ JIP,>w,/n,-t (rnduu•~~ 
t..l:\11 1-·.1lu,: ,1i ·••''.\ trn~J 11r,,•~•IKt:'!.,un-; \t :,ny) ::m..t r.ct:an11,~ :1Hn~ ... n~c. 1f J r,l' IJ")"i1..t)lc: tt, :>u"Lt, , "'1r1ph1yicc~. C\.·irry rnt11,1h 

n,(' .: , ,n1,,1, .. , , ,11> l):l)ilhl~ t>y 1h1: tmplt1yf(' lh~Jl OC tqu;,I I{\ (he ct•nt,,llulLOlb 1>41 •t1lc \J, lhc eml)l,J~•c r. 

Tr.( . , ,nm l.>L1ll\Jll> .1h:1.IJ M t"uln,J;1tcd CM I hot bas•~ ,,r 1ht b.1~1,· ~Jl11r r I ...-~iic-~. de.,rn,•.1., ;il!,-'"'""c·c Jf'.Llollrn~ 

-•~h •~luc .,( ~"!:.) 1,m ,onc:e1~io11 ;rnd ,~1n,~mi: ~110-...~nc~, rf jln~ p,1y n1:>1~- 1ltr1 i n~ 1hc w t.,,1~ IJ1"n1h 

11 lw ~c ; p;111l ,.,, d,111)·. wcc lsly, fortn1t,h1lr ur n1onthly bnn. 

11 L,~1, .,,n1ril1llli.:n ,-h.iJI I:,,,: ,~k,1l;11ed 10 !he ~~M~i• f\>Jrt.c': I.,, ~n l'an, ,,r mr,rs, lo • t,~ , . ,ur.h·,l ~. 1 ►,<! ~~, , 

111~1"' ' Hup~,· .,ilt! 11:u:u ,ln o f ~ Kvpc:< le;., th• IJ 5-0 farw en be •tnured 

Ill 1'(1; 0h,• Pllrl"'"' .. 1 . ·.llp.Jl~flr•I') ,,r ,;, ,r,1nhu111.l~ 1.11-. wa1:~:, ,na,· t~ 1t,u,1rlr.d c:-fr ,,. the n,.u,•,( lillf''' L. ~ 

50 l'., ,,c or 1n<11~ h ,:11t, l~kcr1 ;i, ,.,r,c R up~r ~••ll It~> 1h~11 50 P;in~ 111n,11~t1 

B~foie 1'·•1111)! ,h~ m, mh~r hi~ ... ,.,,~,. ;uu •h~II <lc-0u.-1 the <:mJJlny(C:;· comn1>111tM1 lrosm h,~ -...-;rt!c-~ wh,~h 

11•i~•h~r ~,1h ,•·Ut c,w,o ,,1ntr,b1,1L11>11 ~nJ Adm1,11>1r11 11 ~c (l\;ll1ge, sh;oll bt p )1d w 1th1n' 15 <l;•~ , o r tJL~ <'lo,~ ul e•·tr>· 
, ,,_,,.,1, "'1hc '"'""''·' .. r 1hc FtJnd m, mt~•n~d h)· 1he Sl~te ~1rnl. of ln<.11.l by ~a:11~ l7131[;1,,, ,n 111,- , .,,1,..,.·inr 
rn:11111,:1 

lbl 

t:JTI(Jlmm:~ l' cn,ion 
<:'u-r>1 r,\1111 i ()n 

Th.- r•t~ ,,r ..-.dm,111~rr;111.-,;- ('barge~ 1, ().(l ;i% Y\111> JI 7 '98 61 1.1()')1, !he re~t'1cr suh;ccr ,,. 1nin1111um "r 

R) :J. "" f 1-11-'18 cm p:.) , 1.e. hon; ,.,, ,~:o. demnv~, »1hl'", 111"< 11►1l11d,11t: ,,t~h \: ~lue 111' IC\l~l 
~•111, t ·~,,;,J'\ .i!lll1 ~1 .. in1ris ..:tHl,w;,nct If :&,I)' • • 

h 11 h H•-1~\. he 11<1h:.d 4h.-1• 11 Lund)' d~dth'll~ I I""'=' •11<" "',< n1;.titJ(. h ~in 1he u 1~mlwb' w~it~~- \tl< t",111~,1~(·1 .. ,1\1 

il:>">4' r" 1>.i~ t-.nh l hc ~haon h11n, ,:1f •~ ,~..: ,,,_..,,Jv( 1)" <>I~" '""' n,n11ibulrt1n 11, , t)1t· IML \ l"''"'tl lr,,11\ 

1/\C ~u(,,c"l11rm WMJc.lo l:'I lhc cmplo:,,,c, b prnh1b•l~d n,epc -..·htn ~vd, ,cu,~,,) ,, ,,ulJ ro,11 b~ m.,d~ 

~I 11,r .,pp1,,1J.,al" rim( tlu~ IL> ;11 L·1dc nl;rl m 1st~kc <V <"krl..:,1l cnur 

Ooi:~,d~~. 11•J~111~ dep<i~n rn A(~<11.mr Numlll'.r:; I . l & lO ~~ e.1.pl~ined ~t.Mwr. ~"" :u.: al,., r~qi11,-,,.J "' 
dq.,,.,c tll~ t'IL'l'l1(ib\111oi,>nl and ~dm,ni,j,alj\'C ~lutrr,e, ,n Ale. N n 2J &. 1~ u110.;1 1hc t,mp\o).;,·, 
O.:p.>>11 Lm~etl hmrr;il\Ce &befflC. 1•J?t>. 111 thr m;in11cr ,od11,:•1cd bek1w ,.; , h,n 1.\ d;1)·~ "r1hi: .,-;,,_~ col 

c.:i,:ti mamh. • 

Otpo'11 l ,n~_-:cl, Jn~urOl'ln: 
t'und N,· .:--1<' it 

Dtr:•>11 Lrnktd F1-1nd 
A,1,,,.,11su,•.11,..: Alt. t,l1J ~~ 

To 1h,~ ~tcou n1 '1-"ill be Jcpo, i,rd th~ rnn111l>u1>n n (,. cJ.'.r;} '"' lltvh 
,.,;\1 be 1hc ,~,r,;i~•r ,:,f 1'1c bagic .,,,.,~"~- d,;n1 r><"s~ all<>l'-~'IH in~ l~don~ 
,-~~h \• lllJC ,>f r,llXJ C'.,n,'<lnior, lncl rc1u1n,..,~ .,11.,1,,~n, , , , ~uy. P~)·;,t,I,· 

111 U>r. e mph,_,·ct:\ h)' !ht oemplu~,. 

rCl lh•~ :icco .. r.1 >'llr bt:-dtl)< I\UCd lhc J<.lm1111.,LrJl1,,: .:h,,~e-. (!\• II.I'; 

11~m .•0 .11.SJ ~1,<t <i• O 01 ~. 1ll1;1uuu "''"'" ... 111 h: 1h1· ••i~l\'~ JI~ "' 
t>au, "'~&:"•· Jc~r~c~~ :1U1nv;1n,·I! ( i:,duJ111i ,·~~11 ,;dllC o l \l;,,.1 
corx-~•~•t>n Jncl rc11,n,11l' alh1¥-'il~~e. 1f llll) 1 PJ)'Jl:lk lo ,ht -emr,1-i~ ~~, 

h)· ~" ~1TljiluY-'• <tJ!>JC's·1 lo n11nim um lll. 1-l , ~/ - ..., c .L I Ill lll 

Tbe tk,~•,11, 11 1h, at'>.w~ atcwr11~. vii J, 2, 10. 2 l i nd 22 "re '" be made I,~ i.cp~rntc \'h;1ll:,n~ ~nd •111•h-.11e L·11py 

nt'itt~ C'h1tl\:W ,,, l~re ivrcl h11m Ille l;hll~ :.l111111d bcf<>ri• :11dc,j 1(1 ihii 11ff,-,;cduly iuo..·hfcl -..• ,1h 1' ,,, rn 1'111 L~,\ <k~~ti<\IJ 
e1;pl:11nc'1 bcl" " 

I 
j 
\ 
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...) 

...) 

1-'f'R'n tt'<<hl'!-951 cn~c ~ J:i~@f 
~ '{~ ~~ I qj=t,cr.f If')~ 

"flll qR~~ rti 'Cf"1ffif ~ ~ ~.,.~ 

~ ~ ~ :1.~9l:Z:\W'\$(1(J!'l.C1l~l&41 

,. . 
•lff'~ .. ~~~mn1(1"'~ 
~~~·~t:.Til ' 

'm.~ ~ ~ ~~.wrffl",.--.fm1'l"R$111't ~ ~.,uc(,11111"'11)'1. ~~ 
llff"USUl!"8NI ~IIWJ~~ L10 

• ••di.....,,_ °" ~~ .. ~~ ~ w• ~ 11i,i 1t ~~\ii,~ ~ ,;s,,mbi ~ ,at\'Q ~ ~ = ·~~--~ ~ :-.~~~"°'lktlum11*~~~1lJWIJ,~1r.N 
;~~•~•\'(·,C•~ -1~. ¥- ~.uGM 1'0,3m.~ .i.2<ililCS07 fNfw "/M/2tJ0rrtmr .. -.-~-~~~-~ .. ~~ • -

•lfi!r;ri~aMIIDIM5l~~u,,mib • 

-ll~t ~ 11'5'~-11,, ~~Ill 11m:t;tl:1)'ll :lllfl'1 -1 '11111'1~-tl 

~ 'f1'rl-TI, ~~'ml~~ 411':11'-~ ~ <I 11ffl ll1't ~ -l7,ffl Rlrv1 lllm t I 

GOVERNMENT OF INOIA • MIN\STRY Of CORPORATE AFFAIRS 
Rr,gl~llllr cf Compenl8't!, West B~gtll 

Frttsn Certlflcat8 of lnoorporatioo CQnsequent upon criange of Name 

IP.-'!!~~ , ·--~~-~\ttlll •· 
114&1L1119 "ddrti'S e, p,w.'re,c,:,m .,,...Illa 1n rt..,olll'!fer~~P-lll\lfll offl«: 
~H~~T1 INl'MSTRVCiU~'E OEVUOPM£NT ~RAl'!Ot, LJM1Jl:.D 
TU. Cit RD:l'HD FLOOR ~tAU. '(, ~Ol.MTA • "!00014, 
W°kl l!.ot!lg•I, !NOIA • 

~Tiffi 
We~tOengol 

'I' 
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.) 
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.) 

.) 

~""'~..i , ..... "\ NABADIGANTA fNDUSTRIAL TOWNSHIP AUTHORITY 
· /Jr~;.'.~ .. ... 

1 
NABADIGANTA BHAVAN, BLOCK· GN 20, SECTOR· V 

\ 
, .. ~. 
:-:t!! SALTLAKE, KOLKATA-700091 

.... fl!,-..-

Renewal Certificate Of Enlistment for The Year 2020.20:21 

No. 002492 DH led: 09110/202 0 

Certijirate of P.n(i.stme11t is liere6y grantea under Sectum 1 l<J (Jf·West Q3enaa{ 

:A1unitipa{ )1ct, !993 against / app(icatr'on, to S¾<BJS'l1 I:N'F<JULSrf(J(..VCTV~ 

<IYEVF.lO<P'Jd'E9fJ'Cm{(J!0'11.;4.'tIO:N £PD. <Director~~ SV:NJ£ JJ{}J. in tP.remi.ses ~\,·t) 

<PLW':NO. X-1,2 cf, 31 <B£0Cl(JE'1', 1NPLOO'-R,; J!J(([)~ (['()WE'l(<BVIDDIN(} witfi in 

.Sector - ri,: SafrfoR.J, rl(Q{kfl,~a - 700091 unJer :Na6p.d'!ganta Inaustria f 'Townsfiip 
• I - -. ,• 

Jlutfurrii~ itrlfcspect of•t,ra/e-Qr'caitfng_ f{)j F.~'VJ-m.JA~~~~Wfl' a 
-· • • ·- • .. t:. 

co1vsgf&rtJJCfJ@.$f;~e.in(i.,' «anfted on at t•fi~ <SgufrpteJR:ises~'(f:'ficf.'f11ikJwwit.idyJ~ to fiave 
' -

rece i,/ei-p;rtflfic at-ilfrt:_fee-"t j (1·',SUm of <i?J. 3.:JfOOO. 00 l(,iJi,pees· <Ftfaett rmousan<f anRj) o n[y 
- • • • \:\, ' . ' 

for the year 2010-2021 en;flnjf 31st 'J.~tarcfi 2021. 

LICENSING OFFICf:R 

NABADIGANTA INDUSTRIAL TOWNSHIP AUTHORITY 

N.8.: THIS CERTIFICATE Of" ENLISTMENT {COMMm~LY KNO\NN AS 1RA.DE LICENSE} IS JSSUEO SUBJECT TO lHE 

PROVISIONS OF THE WEST BBJGA.l FIRE S!::RVICES .II.CT, 1950 {10 THE EXTEIHAPPLICA8LE) WITH lHE ONUS FOR 

COMPLIANCE LYING WIYH THE CERTIFICATE HOLDER ll•l FACT, THE CERTIFICATE HOLDER WILL BE LIADLE 10 

APPLY FOR. AND OBT/1IN. /ILi_ ST.ti.TUTORY I REGUL!\TOR'f CLE.A.~ANCES ~ROlv'I THE DIFFERENT AUTHORITIE;S, iO 

•iHE EXTENT, LEGALLY REQUIP.ED t\~)0 THIS CErlilFICflTE OF ENLISTMErJT HAS 10 BE REAO WITH THOSE 

CLEARANCES IT IS ND OMN19US CLEARArlCE FOR GOt-JDUCrn~G TRADE 
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) 

Ofl02607~ KA1LASH '.'~A TH KHA:--JOARI 

00028"123 WPAK KUMAR BANE~EE 

U0044J1 l VlNOD AN AND JC~EJA 

U,J085667 SUN JL JHA 

00I838-li2 SAK fl PRASAD G HOSH 
---

024'17595 BADRI KU1V.A1' TULSYi\lJ 

Oir~ctur 

Dir~<.:tot 

M"nagin g Director 

Additional 
D lnxtor 

03/08/2fKJ7 

21/01/2008 
-

03/08/2007 

12/02/2014 
. "' ~ -· 

::n / 0.1 / WO'.l 

27/07/2020 

~ 

21/0~1/ 2012 

'I: 

~ ,, -, :; uuk f)~ ~ i~'lkt. ~'{ ~'1:c~lt?~f~~Pl) 
Sl-,n~1i lnlrost c re Dev~~ menf c :t;:.ol1on ~ 
19tj1,._~ OffiNt : Ploi No I_· \~ l, SINUI, l •<'or-V, Sall w1o.• Citf, IC,,l~a!Q-700 09 1. T . ~'I I 3J 4(12() 2D70/~()1 !, , 1>.-U • •91 JJ t OJ0 7~ 
o .llii Offi(t , 0 ,2, S,11, Flooi; ~o -n !'Qr.IL, Sohl , 1~ca, ioht, ~- O.lhi , no t'117, r .. d ... l ~v• I I 6602 ~ 600 I . . • ~1 11 IJ.W1 ~1S 

i 11>ritoc1@,h,-,1,cor4>-<.0m www.i h o.,11, 0<J> co-,, CIN. I ('~9nW,.ltt0Ptctl•9l◄ l 
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_) 
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..) 

S, 

fu 

1 
2 
?, 

- -

1 SHRISTI 
;)w, 1<.01u TD u,, 

SHIUSTI INFRASTRUCTURE DllVELOPMENT C_O~PORATION I.IMIT~~ 
Sharcboldine, Palt!!m i'~ qi:i_39:.V.§,20.7.Q 

- - ---- . - -
Nam~ of Sh,neholde-c§ ·--- - - of Sha.re:; "',, of Holdinll -
P1omoleT & Prom(>kf G ro\Je -Adisliakti Comtnetci.tl Pvt Ltd (per&on acting' U\ 

:com:ertl 1,~,38,3.19 7-i .. 50 
Mr. Suiit KanorU> - 1,00,600 0,45 

Public ~--- - -
-- - - -- -

Tot 

5561~1 _ --··· 25.05 =I 
2.,2,2100,000 100.00 

Sr,risti lnfr0,1ruc1ure De\/111l<1pment Corporolion Ud. 
-.re--OltlM I P,p1 No. X, J. 1 f. l , lllld,EP, Stclo:>r•'i, Soll l.4"Citr . .:.,1g1o.7()() O~l. T: ♦91 )l ◄D2il 70101(\m ...... 4f, -t•I 33 ~020 20,V 
~Ill 011tte: t),1 , 5th Aoor, :S-ibeim "'"- $dte1 1'rec9, S1b1, '- O.Clli • 110 01 7, Indio, T. : +ti '1 U0'2 ~ l>O f . ! ♦f l Tl 4607 .5119 

f ~n~itlimJO.Am ,_._ ,m•lko,p.CWI CIM • L 659?2Wll1Q~Ol'l.( ~'154l 
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• FORMT-2 

KRUSH1 lNf RAS lNDlA PVT. LTD, 
f1 8-1 S-142/1, 6th FloO(, KRIJSHI HOUSE, 
Sri Lo)(mi N,HJSirnlu Complex, 
Near L.B. N.agar Ring Road, 

Hyder<1bad- 500 074- {T.S,) 
Tel: 040 - 24125789, 
t-mail : imisn1ar1fraslndi;i@~m.iiLcom 

{To be submitted by Sole Bidder/All Member inclodlng lead in case of Consortium} 

STRUCTURE & ORGANISATION 

1. Name & Address of the Bidder: Mis. KRUSHl INFRAS INDIA PRIVATE 
LIMITED, .t@::16-c 14&[1, 6th flopr, .KRUStil HOUSE .. Srj Laxml 

1Nar:aslrni:ta 
Complex. Near LB. NagarRlh:g Road. Hyderabad- 500014ff.S). 

2. Telephone No_ /Telex No /Fax No 040-24125789 / 93901 32399 

3, Permanent Account No. AADCK5115E 

4 

4. 

GST Regrstration No of the state 

(attactl copy) - ENCLOSED 

(If the bidder has r1at obtained GST (egistration in the State in which the 
work is lo be taken up, or as required by GST authorities then in such a 
case the bidder shall scan and upload following undertaking along with 
other bid doc.uments. ~1r work ,s awarded to me, I/we -sharl obta\n GST 
regi.str~tion Certificate of the State. in which work is to be taken LIP, wiU,in 
one month from the dale of r~ceipt of award letter or before release of any 
payment by the Employer, whichever is earHer, failing which We shall be 
responsible for any delay in payments which will be due towards me/us on 
a/c of the wor'k executed .and/or for ar1y :action taken by Employer or GST 

department in this regard) 

Employees Provtdent Fund Account No. 

(attact, copy) ~ ENCLOSED 

Legal status of the B iclder 

An Individual 

,::'.: proprietary firm 

---1--------'-__ 1_, _fir_· m_ in_p;,.....a_rt_n_e_r_s_h_i_P _ _ Lh4- _ ·- ---------~~- ~-:--:,-f,i',,.L--

s 
" 

ntinn r-n .. :&.aGo--J~~,o~-n~r ..... ~_ • - • ~ r\~ ◄ : : · " ~ 

VAT Re&is.ttalion No. (TIN) 36603930194, Dattd : 09-07-2014 We.I; 02-06-2014, 
GST Regi,tration No. (GSTIN) 36AADCK5115E1ZW, Da~ed: 28-06-2017_ 

Certific.;ne of lnrnrparation • Corporate lde.ntity No. U45~00~2008PTC059573 l008-2G09, Dated · 09-05-2008 
' y~ Page 786 of 1410
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) 

KRUSt11 lNfRAS lr~D\A PV1. lTD. 
tt 8··15-142/1. 6th Floor. KRIJSHI HOUSE, 
Sri L;~:,,,mi N;ira~imha Complex, 

d) A limited comµany or Corporation~ ENct•~or;,.I m"~ Rvo,.I, J 
l=lyderabad -500 074, (T.S,) 

~------.---,,.P-l~ l.;l,.,..---+-,,1 , , ,-m[] 1,;~8tf -

6, 

7. 

8. 

9. 

1 o. 

11 

12. 

13. 

15. 

16. 

Pc1rtio.1ic1rs of registration with various Gd\it½PJ(mfflt't1c!tllii~ffi'\fflgi'r!-'ltl.r.o ' 
registratjon copju.}. ENCLOSED 

Organlzatlon/Place- of regi~tration No. 
Registration No. & Date 

Names and Titles of DirectofS & Officers 
witn designation to be concerned with this 
work. 

::'H.KRTSH~r\ REIJDY­
Managlng Di reccor 
:'.H.R11j itha-DirC1.":1ar 

Designation of individuals authorized to act 

for the organiz:a1ion. 

VVhethetthe Bidder is a shareholder or partner 
of any firm enristed in PBSPL. 

Whether the 8iddier or any of his partners or 
shareholders i$ I are rnernbers of the Indian 
Parliament or any State Legislature or relative 
of any of officers in PBSPL. !f Yes, name and 
particulars of such officer along with the 
relationship to the Bidder/ partner. 

N,ame of partners with their respective share 
in the firms .(-a._,,,...,t.,.e.._ ............ &.11--~ 

Was the Bidder ever required to suspend 
constructlon for e period of more than six 
months continuously after you commenced 
the construction? If so, give the name of the 
project. Duration and reasons of suspension 
of work_ 

Has the Bidder or any constilLient partner in 
case of partnership finn, ever abandoned ~he 
awat-ded work before its oomplet1c-h? If so, 
give name of the project, year and reasons 
for abandoiiment 

I 

Has tlie Bidder or any of his constituent 
partners or sharetio!ders has ever been 
black- listed or removed from the approved 
list of contractors, or demoted to a lower class 
or • orders passed banning / suspendlng 
business. with the applicant etc. by any Govt 
department/Public Sector Undertaking rn the 
past. If so give details incltJding year 

In which field cf construction the Bidder h~s 
specialization and interest? 

Number of years iri th5: construction Industry. 

r. B.Ram,1;wiuny - A~:;1:,t;rnt 
Manager 

NO 

NO 

H.KRISH1'A Rt.DDY -
fanatJiri11, Direc:1-or - 75~,;, 
'H.Rl\,i Ltha-Dirc-:::tor - 25% 

NIL 

lnfr&stru cture Wt>n<$ 

l 3 Years 

'.~ I RP~ r,',Hcw Na ?fl Oilf:._1? flQ,BDl.P."lrt 11,I:, ::, n p • ' ) '?_ ·,r111,· 

VAT Registration No. {T1N) 36603930194, Dated: 09-07-2014 W.e,f: 02·06·21Jl4, f · :::: 'bf • 
GST Registration No. (GSTIN) 36AADCK511SUZW, Dated: 2S-0£-2017, 

ER, 

Certiflcate of lricorporation: Corporate Identity No. U45400AP2008PTC0595H 2008·20{)9, 03ted : 09-C•B- 2008, 
I .J '!. Page 788 of 1410

7863483



·7 

ras ructu r'e ' 

ent Corporation Ltd. 
ft;_, 

162 , 

~ E OFFICER 
CH'TEF EXt~~r (PBSPL) Chief Executro,ap,u; 

,,. 
' 

'~) 
.I 
.J 

J 

J 
Page 789 of 1410

7873484



KRUSttJ 
GR 1l UP 

KRUStll lNfRAS lNDlA PV'T. LTD. 
It B-1S-142/1, 6th ~toor, KRUSlil HOUSE, 
Sri Lai<mr N;iras1rnh;1 Cornplex, 
Ne,sr L. l3. Naga r Ring Raad, 

17 
nyutl (Il l ilil .,_,., ..., , ~ .1 , -~J. , 

Any olh_er information considered neces~r.t 04 ). 241251-ft~-
but not included above. E. 11 l, h • f •1 d' r-\- ·1 -m a . ,.rw:. 11n ru:; !1 ,i) rw"'m;;u .ccm 

18. VVhether the Bidder or his constrtuent 
partners or shareholders are 11, c:1ny capacity 
nr:.:.r relatives (") of any empk.1'/ee In PBSPL. 
If Yes, na!TK! and designation of officer in ~ 
PBSPL to whom the Bidder or t1is constituent 
partners or shareholder is o nc.ir relative. 

19 Whether Bidder 1s ass0ciated, directly or 
indirectly, with the CorlSUltant ot a11y other 
entity that h£\S .prepared tbe tender design. 
spedtlcatlons and other documents fQr the 
Project or being proposed as Project 
Manager/Engineer for the Contract 

• .J . . 
g ~~tti:t (i' ~,tYu.Jiuu. 
'.tu-w_io~ ~ 'cmt4el . 

KIL 

ss1 Registration No. ia 006 U 00803 Pare 11-SmlllU Dated: 20-12-2008 . 

I 

. ../ VAT llt:gistration No. {TINl 3-6603930194, Dated: 09·07·2014 W.e.f: 02-06·2014. 
. GS T Registrat ion No. (GS11N) 36AADCKS 115£1ZW, Oated : 28-06-2017. 

_) Certi ficate of Incorporation : Corporate Identity No, U454CI0AP2008PTC<JS9S73 2008-2009. Dated : 09-06-2,008. 
!JU 
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i..,...L,.:,r,r)iri T ~ 

.~ c~ 
~- ~~ 

.7 Jt!·,~~-; 
KRUS HJ 
G" OU P 

UNDERTAKING 

K.RllSHI INFRAS lNOlA PVT. LTD. 
ti 8-15-142/l, 6th Floar, KRU5HI HOUSE, 
Sri Lai,:mi Nar1,imha Compli:!x, 
Near L.B. N.iga-r Ring Rc~d, 
Hyderabad · SOO 074. (T.S.) · 
Tel : 040 - 2412S789. 
E-mail; kru~hilnfrasindia@imaiL,;:om 

We, Kru:;hi lnfra5 India Private limited be and hereb\l undertake that; 

"I! work js awarded tQ us; w~ ~hall obtcrln c;sr reglstrotion Certificate of' the State J.e 
Andal71an and Nicobor Isltrr,ds, In whirh work Is to bf!' taken up, within one month f,-c,m t'1e 
dote of receipt of Dword letter or before release of any payment by the Empfoyer~ whichever 
Is earfier, faillng which We shaJJ be responsible Jor any dflay In payments which wm be due 
towards us on a/c of the work executed and/or for any action taken by Employer or GST 
department in this regard", 

Dated: 27,01.2021 

gh . mu u .. 

De.wlo~~ t,roro.~ L~. 

SSI Registralion No. 28 006 12 00803 Pan II-Small Dated: 20-12·200&: 
) VAT Hegisrratior: No . (i!N) 366039~0194, Oated: 09-07-2014 W.e.f: 02-06-2014 . 

G5T Re~istr.atiot"l No. (GSTJN) 36AADCK511 ~E1ZW, Dated: 28·06-20H. 
_j Cer::ficate of Incorporation: Corp□r;,te ldeonlity No, U~4,,ZOAP2008P1'C059S73 2008-2009, Dated: 09-06,JOG8 . 
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~ "'11'!\ 

Grwcrnment <if l11di11 

Form GST REG-06 

/~ar" f<ull: I(/( I) J 

Regi.stra1ion Certifkat 'l' 

~t~islrntlc,o Number :J6AADCKS I l5E1 Z W 
I 

I. Ug:nl Name KRUSH! JNFRI\S l~DlA PRlVJ\TE LIMITED 

:'1. Trade NAm~: !r ~!!.J M.'S KRL'SHl l'\lf RAS \NDIA PVT LTD 
--·----

J . Cons111u1hln vr Butint.u PrivAte Umitcd Company 

4. Acldrm cf Printlpal Pl11tl' llf {iTH FLOOR, S-l~-14211, SRI LAXMINARAS1MHA 
Bus\nu!I COMPLEX, LB NAGAR, L.B ;,!AGA R, Riinga R«Jdy, 

5, Dl\te [}r Lh.hmey 0t/07.'2017 

6. Pulod r:if \'11lldlty From 101101,2017 !To jNA • 

7. Typt of Registration. Regu!;;ir 

8. P11T1itul11~ of Apprn\·ing A ut'hoTlfT 

Sig11ature 

Name-

Ixstgn111ion 

Juds4ie1ional Office 

9, Dille ofisstie of C\!rt1fica.te 2]!{)9/2017 

Noh:: The mghtratlnri ct"rtHicate i~ l'(q1,1ired t-0 be prominetu1y dlsplarcd at 1111 place~ ofbu$cncs~ in the Strile. 

Thi, is .a 3ysltm ,;tn~1'111ttl d~llwlly ,fgn~ Rcgi,1n1kin c~r1iO~de iMutd haKd on lhc deemed .apprnnl 11flht .llf!plintion for 

registntion 

- '\ 
~·· f .. 

I, 4 A -.. ~l 
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LtgeiName 

TNldfi Ngm~, iftmy 

36~ADCKS1 \Sf\ZW 
i 

iCR\JSHI INPRAS INDlA PRlV ATf- LIMITED 

MIS KRUSHI JNPRAS IND!A PVT LTD 

Total NQmber of Additional PlLWeS of Buslne$s In 1he S1ale 0 

Annon:'UreA 
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Trade Ne.mt', if1111y 

Anlluure B 

l~.4.ADCK5115B1ZW 
i 

KRUSH I INFRAS !NOIA PRIVA l1E LlMJTt:;l) 

WS KRUS HI lNFRAS JNDIA PVT LTD 

Del11Js of M1111aglt1g I Wlu1e-ttmc DIAdots and Key Mainawlal Ptrs(IJIS 

'Name 

Deiit1n11.tionlStatus 

Resident-of S1atc 

KRISHNA REDDY CHBLAMALLA 

MANAGING DJRECTOR 

-- . 

. 

~F- EXt;GUTIX~ OFFICE1 

C)J~ f'(Htl~sg~{i~ (Pntp} 
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!.'7SIM?>7n -Otl 

042(;.Gt.114~. 
27$1917 

RIWISTERED POST ACK. oue] 
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11 I n l:.iS~, yo11.- icm f,1.:,yers lil> ~hown jn }o'nr rn Y w1;: r e 11.h~ u tl}' 11wmbw·.1, or )'u\lr es1.ahli~ 1m out!.' l'dvati1 

P1·0-,idcnt Fund e.t th1: comrncncem~nt of;the Scr1eme. the li.i:\:Urnuh1tions hi the P ro-vid~ot fund 51.nndi:r~g t.n 
I • . 

theit crc-d1t 6hould be romitted into th-0 Sto.l.e fit1nk or fndia to the crcuit ()f ~he E.P.F. Acce>l,lnt No.1 tltrougll 

\ I 

I 

the prc!lc-rihoC, challans ond 1h e 1.rlp\i~.ato copy of the challan should be sc;ut (9 1,!1ls qfflcc: Al\ the amo\lnl:1 

relotinft to tht.• Providenl Ft1nd ucc:a mulations lying invdst.a<l In secariti.c,; 5hould be transferred ti) the E .P .F. 

witbln fo1u n1011tl 11; by havi.ng tho suc,uiti~ tmnsferr-ed to 1rnd 1;nd<1n1etl in favollr of U)e Ci:nLral l1rlflr,1 ,J! 

Trn!rt.(JN,, ~;mployecs l' rti\11.lent Funri, 11.n11 the Sei:uaifj 't!~ U1Ull f.rsn:.ferrl'.'d shou ld be :'tl ! nt to this Onic;r~. ,\ 

note conW{ling the instn1~fj<1ns in the niatt.er of t ransfer c;I thet<;a accumul6.tion5 i t1 et1)clo~~cl . Cct~h on k1 ml 

In r«1latiQn t o thf accounts of the P rivate Provid1Jnt Fund should be re milled into t:Pf /\Jc I wit.hi 11 ao d:1y:, 

frorn the rlnl.i of receipt of I.hi~ COTl)l"Jl\mir.J111inn. rniling!which dem.1.glls at the pr~scribcd u11t.i; will ha.,·c t i) 

be paid hy you on the delayed romit tanc~s m(lde 1n t.uh after the due tlat.c, 

L n :v· r- '<•· ";f'~ .1 _')-, ..1'""\ """--(,·.-· J ,,f: c..,, tJ(1.,,-r . /I J t, t- u --1.- . tf\•) 

l 

12. Tbe. re.-;.'"ipt or this l@tter a!◊ng "ith· its &ncl!l:so~a niey kindl>: be nck1"10~1edge:d. ~. , •. 

( ( t . c· ,Jl /' A L 1 _,c;v • / ,r_ .... .-"l 11 ( I ( ,.., I C -, ~ 
~ii;:;_. :,::i-;,·(,:,~:'l:L. ~~g·/' ( . • 

I I. 

Assistu1t -r. F: Cor.,,m}s~lnne, 
Employ•• • l"tG'tld11nt Funct Or~•"l,ut,u'l iv" lteglon~l• Prov~ff.~ Conui,.lnJon~r, 

Andhra P n1deeh, Ryd"rabad. 

Eftelo, • Ji.-) h ' 
:L lnst~ctions ~~gatdl.ng iI)'ls,lemer;taqQn of t he Etuploycies' Provide.nt F~i~ Scnemc 19:'>2, Employees' Femlly 

Pension Schem e 1971, ~mployccs' Pe11sion Schem l'! 19~5 .-nd Emp,<Jyees' Deposit Linked lns,mrnee Sr-heme 

1976. 

2.. lnstru~tjons iegartlih_g itllol?tlc.nt or /\<:count Nos. 

3. JMtnitli:,n5 rrg-urd.illg ~ta r1sfc r of pn,vious Pruviden\. Fund Acrumubtiot1!l a nd t ransfer of s~ u1itlu . 

4. R~dy Reckoner for r:..ilc:ul-11.tion of Provident Fund a:mtribuUons, F11.mily Pens1on/Employecs Pfnsion con.­

tributioiiil and Dcpoi;it J .inked· lnsutanee Cori'U:ib;i.tions. I 5. Fo,m 

0

6/1. \ii, trirlitat<), 

Copy w : 

L Shri1Smt 

lii:-/S hc- i, r~q\icsl~d to obi.cir. ~•01 m 5-A in duplicat~ iuid the Dat'lh r'!l putJ,rnlots 11.·nd !orw'ahfcd the _sa~ ll' 
• . . 

1mt:. l.1n1;1:h rJ t i:<. 111,c\e,:.tMil t h :1t thi~ cst.t1.hli1thm~nt/fadury has/hs ~ no previous ·Ptr) \'i rl~11r 

Qtion: w lni.n :-for to E-.P.F. This muy pl1:;1.sc be n\1t mi in the tollt rib u tfons R-:ffistc1 mNntAitil,l 

\'llh m i Ul.b 1" rem1+r~), 
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I 

O~DBR nIB ~ OMPANIBS ACT, 1956 
{1 OP1956} . 

{A COMP ANY UMD'ED BY SR.ARES) 

MBMORANDUM OF ASSOCIAnON 

OP' • 

: • • · ... • '· · ~;qcm INFRAS-IND·r A -PRIV. A 'TE L-~lf'T"l'TD~ • 
• .. • • .. " .. •• f.. '11.,LI. ... ~ . :tl-. :.t:.LY:L.l .l .l!i.Lf 
,t.'-~•'• ,I. r ,J.. 1 1 I( J, ¥.,.,J.. 1,-. ;F- • •• .• • 

L The Name of tl\eCompMy lt • J<RUSBI INFRAS INDIA PRIVAT.5 UMIIlD" 
- -· t., ... . .... , . • i . ! • • • 

' . 
ll. 11\•Re~~ Office oJ 1M Qnnpany will be b~ iht •=f.lt ol ~ ~n. 

m, The ObJ~tl ~{ whld\ the Company la !Qlblblilshtd ate 
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(A} THE MAIN OBJECTS TO B!f PURSUED BY THE COMPANY o·N rrs 
INCORPORATION ARE:• 

•1:·--1···r~- 1 To 11cquire and take over the business. propt?.rtie:s, as~ers and l~~es of M/ s. K.RUSHI 

\ ENT£RP.R1SES, a proprietor, as goingc9oom1. 

2 To '!.l.yout.. dt?Vclop, conslruct,1b\,Ud, ~t,, demolish. re~t, alter; repllr, fta10<1d, .or 
\ do mty work tn conn~o 

1
w1tb any building «h~c, l'OAda. ~~ bn:idges, 

cnnals. wells, dams. powu plants. s:imltaxy, rallwup! lll'\11 pt>wer supply works or other 
slnachulll or ~tur,1 ~ks of or any kind whA'tsoevnr. 

3 To c:any on t.l1e ~ of b~ p~ or ocquhing in any mn.nner· 
wlmtsoever -ny •partmen!.11, house~, Otits, roow~ hotels, du~ hoJpltals, re.s:brurantJ 
pbu::ea of won;hlp, amusement, piu-h shop,, gnra~ townsh1p.5, matkm ot otru?r 
11ccommo&i:lon and to let or dispos~ o! the ~me. 

1 
'8} ffiE O»JECTS INCIDENTAL OR ANCILMY TO TH~ ATT.&JNMSN1' OF THE 

I MAIN ODJECT.S ARE; 

I 1. To enter into parbwtshtp O'C and unmpnent for shai:ir.g pioflls.. un1mn to l.nt:ll.rd&t co -

\ 
operal:iOn, Jalnt ventnre. m:iproi:nl CQnCCl>i.lon or othen-mt! wlfh l!I'ly • peruon or 
company canytng on or ubout to euiy on. or engage tn a.ny busitie:ss or lzJI.NaCti9°n 

I 
Cl\p,ble of belng conducted so as d.ltt!ctly oT fn~~J_t}w_c:piapmy-and...tn.. 
b\ke ru- otw.?!",-r..&e ncquu-e shatea and tiecu.dties to any cxnnpany and to se1'.l, hold, ~u,d 

\ 
with or wilhout gutmU\lff or otherwise! <1eM with the same. 

l. To amalgamate wfth any other company h4,•h"\g objects altog~ther ot in part $imilar lD 
those th, company. 

3. ~~~ to sell purcha.,e, ochange, lease, mo~~. ~I~, or ~ «oq~ ot 
deal nny monble or immovable oT prop~~ or to C'OJ\Struc'1 tebulld. alter ~pair or 
nwntain bulldinp or houso and to ad us house or esb\te' agent in ~ or ~ei'I 
or trustees or attorneys for 11ny estate. 

4. To enrer ~to nny I.U'ran~1mu wllh ftny . Gqvemmmt or nuthotltiea fllpretne; 
Munk;lp~ loa,.1 or otherwlso thnt may teem conductive to the comj,lmy objects or any 
of l,hem IU'id to obtldn f-rom MY sui:h Govecnment or aulho.dty any rightirprMlegcs 
·Arid conc.essicn Wlth the cotnpany may thl.nk de.simble to obtnln. and to c:u,y out 
eirerclso and ~rnply With nny such arnuttimu!l'lts, rights, pnvlle,geJ IUld ~ . . . 
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5., 'to nffl!t llnY COlllpa.1\Y, ri.nal"d11lly or otherwise by iiisumg t>r su.bacrlbt.ng fur or 
guiu:ant:ecing tlie subscription and ls6U~ cf en.pita!, shares, stock dcbentUre stocl< or 
Qthcr ~tlQ lll\d lo l:a}:t! hold ;,nd deal m shues stock z.nd lllKi.uities i£ any company 
l}Ot withz;tanding. • • 

6; t-o ecqulre Jma hold wr~ ln nny oth~ comp;any and to pay foJ ~~ propertles, rig~ 
Qr prMlcps ncqu:lttd by th.ls company either in shares, s~ debentures of thi6 
Company, or P"f!lY. in shnres ~d partly in casn, or otherwi6e imd to give shAres or 
•,trlck of this Company Ln ~for shares or stock of any oth!r company. 

7. To purclill!IC or by a.ny otheT menns, n~ulr(! o.nd prolt!Ct prolong antl terl4'W wttntllet ln 
tndia or elsewhffl! til'\Y paltti~; rights, prooessu and~~. ;p~o\ectiotu ~ ­
~ wlµr:b Illl!)' app .ea: lilnuy to be adnt1~geous or,~ to f;he ~~. 
and ~ us~ 'and tum to At!tou:nt and to man~ or p-mlflf~ <?;t pr!~~ In 
respect ot the same and tt> spend mo~ in ex:pt:rbntn~ ~ and t2stfng and fn 
improving o:r t1oek1ng to hnprove riny patents mventioms, processes, ~tf 8i'ld rlgh!;$ 
which the company may .acqtib:e o't proposes to atqulre. 

8. To L.'1.v,s\ 11nd deal with the turplus moneys of the compl!l'y not immediateJy reqwred 
\11 such manner as may from time to time ~ detiumined by the Bo&rd. 

9. 

10. 

ll, 

12. 

l3. 

To-lend or lldvan~ .1urphu alOllB)' or give aedit to such ~ons or comptJ'IJ.er Md on 
auch ~ u may wem expcdlc:nt IUld fn particular to custuuwa• .i.rui ot:he:rs }:a.wing 
dealitigt with th~ c:ompo.ny Mc;\ to S\lrlrantee the p~domuuwe of m,r contract ot 
ob~ Jtnd the p,t.ymfflt of money or by &l\Y $1.lch penon.or ~ anti 
·genrmuly to give gu.ranrer nnd lndcmnltics. 

To lnsure with any peTSOn or company Ae-ai.nst losses, diunages rl6ks JU\d liabilities tif 
.my kind whkh may e!f'«:t the CompMy either wholly or partly. 

To 6tlb5ctibe or gua.Tl\l'I~ money f01l a cluuitable or benevolent objective 01 for any 
exhlbitio~ or for any publtc. .gtnei:nlty or usef,tl object. 

To l?ay all the. cost'l, charges Utd e,q>1?111Ses, preliminary and to incidental to thi! 

promoti~ foanntion, ri?g{s'trlltlon and 1?Stnbllshlnfflt of tht rompnny mi to 
remunmi.te or Iiu\ke ttoniltions to (by c:nsh oi- otherwise)· irriy ·pcmn ior secvke 
rendered or to bo Timdered ln lntro~ucing 11.ny property or business lD·the·compeii'\Y or 
for any othl?l' rea$0ll whlch lhe compmy maty ~ proptt. 

To draw, accept, 1nd to make and to. Cl"ldonie. cUsOOUIU and Mg<'ltiatt> fNtru?ncnl8 
connected. with the ~ of the company but the cott\pany shall not carry on ~ 
mtM~ ofbo.Tilcln,s defined !n·B1mklng Regulatlo'n Ad, 1949, 

To raise borrow of othm:w~e &ecure the yaymnnt of tncmey neco.fflQ' for ~ <111ll'yl\)g 
oh of the bu&tness o! the rompany on mwful manru:t, and esp~y by tha lssµe of 
dJ!'bltntures perpe.tue.1 or otherwl$e whciher d1~r~d on e.U or rmy 1>! the p~e1.1 111'.d. 

3 

\ . -

~~~~~~~~~ 
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• I .. 

)5, 

17. 

a6sets ◊t the CQUtpany er oth~ise. But the COJ"rtf>M\Y ihr,ll not do any bankhi.g 
busin~l5 H defined m B.ankiJ.6 Regulation Act, 194-9. 

I 
To t.e<"i,Ul! frwn. any Government, Quui-gove-mme:nt any fuiandal corPoratioru Bar-.ks 
or other >lns\$tut\oni or pet'SOna1 loans ot JlilBridaJ and other assls~ deetna:d. . . 
necessary aruf~pedient arid onr u.ch terms and condltic:in$ may~ ~e'a ~t:. • :~ .... '.⇒ 

To open wid mam~in ome-nt dg-y0Bit cverdnJI md other a.ccounts with Banks arid. tQ ~ 
oper~te on them. . • I 
'ro estab1iM open branches ancl agencies of the Company in any put of India or 
abroad. 

18. To tJu:umul~t-1:.' fund$ and to ?1md, inw.'lt Or o?Mrwu~ employ iru;>ne.ys belon.glng or 
ui.trusted ro lhe i;ompany upo:n securities and .shll-ret: or without t.ecurity upon t.\lch 
~nns as may be thought proper, and from time to tim~ ;.,~ w.ch trans.actions in ;iuCh 
manner as ~ C:ompmy think.a fit but not to do thl! ULU.in.es:s of Hanking within the 
mcanlfi8 of the &n.ldng Reg1.dation Act,, 194.9. 

19. ~u11lly to purcl.Me take on 1eJl.:,e or hire or !n l"Xchange hlre or otherwtH u:quire an 
r~M ll\d petaotial property and .Bl"IY rights or privile-get whld, thi! Company may th!nk 
~ or ~.-.t tor the purpOS83 of tbl, businesa and in plli"tlNhr e.ny bmds 
htdlcli~ ~s, nuu::~ry, p1nnt. .and.1t«ll·ln-b'a:de. 

20. To r;ell, kase. lm oat on. hint or in rmy btber mimner deal wlth or dispo.se of the 
Wldt~g •ol" property df-w-tomr!l-ny~ nny part of my put ther~f for ~ 
c:onsideratiott as th~ Co.n'l}1«ny roay think Ht and in particular for isharei, debentures 
1md other securltl.es of my other company having objects ~together ot ln pa-rt similar 
to those of~ company. 

21. 

22. 

.. · ,. 

23. 

lo create MY reserve~, depr,e,;:lacion or provident fund O[ and.other funrui to deal with 
s~ fw:.d.!; in any nw.ner a:i.Lthora;ed by law. . . . . .. ... 

To appoint legal .md leclwcal 11.dmers, 1\6 Ute directo-rs may ti)ink. flt, u\d to app0lnt 
audlfors and pemms S\!Ch as .employi?es, and to. consult on any professional 14lga1 
m'lltte:1:8 m 11dvise:t11 to (he company a11 the dltecttin .nay thlnk flt, ~ Q to pay out ohhe 
~mpany necessary r~muneration, v:penses for the nm.a 

To ref-et or Jgree t.o r~fo:r any d,dms. demmds, disputes, or any other question by -or 
11gatr.st the com.pa.J:\)' or in which the complll\y is intw!sted or con.cemed. ,fl..f\d. wheth'f 
behlraen the 1:¢.n\phny alld the ~rnbtt or rn~~-~:~ 01 the_mp~tatl.ve$ or 
be~ the and third p11rty tu m:'blttati<m .In !ni!th at any p!a<:e ou.tslde India, tti 
obs~ and pcn-formrutd to c1o·au ncm, dee0$ matter& thtrtg:r tc carry cut or mfor~P. the 
ewaTdi;. 

24 . To sub~ibt- for and c:ontribut~ to b!!ctimt ~r1 of OJ other-wi5c ~ke part iii 
.---MS- • • on and !mtltutiOM etiga g-ed in the protedion and prometion -o( i:ndU$t?i!!1'i a lid 

. 

~w.Lu.\L 

~~UL~ ~Curt; L~. ---- .. 

I ' 

lj[Ce R ) 1 ~ HI'".PI ,(J'E,l'P L 
l 
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25. 

• ~ .;.. ,; .... J1 ,: : C) 

1. 

1 '2. 

I 
l 

3. 

CQrr\1%\eri:e nwdng market S\J.l'Yeys Mtl collecting etetic:'11, m tlie txpans-ion of markets 
tn sdel'l.tifk 01 other r~a rch. 

To gmnt pentdarui; all~, bof(ll8., gtatultie:$ to mlplo~ pf ~ ~~ ~ l'c::1° 

1
01'.fiara Md l~ offlcers 8.1\d ex--cufke.rs of the company or U, ~ecC9SOt'G in bus:inm • ol' 
to the dependents of such emplo~ or c.x-offlan,, and ~ks~, l!Jmb&h dewtop 
end~.,. or contrlbum to any plan scbemc, amtngell\eill or fun4 for any so.d\ pu:rpoH. 
funds &chemc., and p_rovlde housing ~J!S. nnd w.pport ot contrlbttte lo llny 
·tuuitnble o:r otl:\(?t w.ehll l.nstitutions to oodelies, d~"" ~tiona, iuisothi:tiema, or 
f und.t and to subsaibe or gu!IJ'ftf\tee fllOnl?)' (or OT toward my .naliotml benevolnru;, 
pu~Uc or other wis1! 11Sefal prupo.se. obfl!d schffllB, pl~~d or any~tibn. 

ounm. OBJECTS 10R WHICH THE COMfANY 1S F.S-IABLlSHEO AR!: 

'ro tf!J:IY on the business of public aimc:ra, tmnGpO~ and aurldrs o! paaacngers,. 
~ txlll'm\bdi6es Md goods ot nil Jdnds and description ln any part of lndln 
or e)$cw~ on la.n<L wnm or air by wny arry cqdvu.yuna. ~er, mid to ~ 
pennlts for pty!:ng lbn:ica1 trucks, ~. 01.tS, hoats 1'1r crt\fis and 1\am,\1?111 Md· also 
t:Q\vd agents. t.ra:nsport agents, contractors, to ammgc and tiperab? tWll llnd '° 
fadlitati? l:relvelmg and provide for to\1rl.tts and tra.vo!en. arid of !ra{gbt and ~ge 
\noka-G and repicsenmttves of airlln~ a~ lines. rlillwaya and o~· ~ 
whether in mat. or abroad. 

To canyon the bualnes.s as botchr. mtaunmts. CQn{ootiomn;y, ~ and exportsmi 
of .U !fu'.d; el food,, nnd drlnks and dealers thmdn imd for t:hnt ~ to ~ , 
nc;qc.lre. m.'k,e on lease or c thcnwtse acqu.lrc linds, sl.tt!a, constructioo. erection IU'ld 
mnrung t1nd mRlntenl\m'CI of hotels, t!(Jlll:rpln& lhu a:an'IO wlth nU kinds Q1 mnterlala, 
plnnt and m~chinvry required for tunulng and concluding such businffl ln ff.J'l('f 
manner what&oevcr, prepnrll-tion or purchnm.ng and selling d( all klrw of foods md 
~ milb, ilowen, tosnt1!tla, and all Ula othe:r ftrtfoles ~cl things which may 
ordlnary be reqalred ln the businm of hotels, lfflB.urnnt!, lodgings, 01,{es, ~t 
haflt lau.ndxi~ llb.nmcs and rading to0n'l3, ct\tertalnment rooms eaten or itll kinds of 
eatables and drinks, order $Uppliera, confel't!:flC:'e rooJJ\$ fl.lppllert; l.cllifig out pl.ltce for 
maniages, functJoos, spOl11 .nnd either gnth~ and In do all nnd f5VerJ act n.nd 
thing,wht.ch are lricidental ot imdllll.T}' to the~smess aloccsa!d. 

To acquire. establish and q1air\laln ho\5pU:als- for the reccptioa and '1eatment of PfflOtl;S 

sllffurlhg lrom Umes:, or m813tal defect or physical defect or for the nnptlon ~d 
tmttm.t!J}.~ medlpll ~lteAtion. 011 mtlbUitatton, aud to gtve tlledlcal reUef h> 1he public 
ln all tie bnnches of the mtdkal sderu:es by call avaflable ITI.ffl'II. 1'1lCoum:ge tllc 
. ~:ry or Jllt1Y mcdknl or !UrgltA} ~e;emtmt_ ¢ disease$ lO-a~ pa\'\!nt and• 
1kenses or other proteclive devkt?!I N1lotbig to the rcmuts . of any -disoovczy, 
inv~tions fl.ndin~ or reGettrches ftnd to proces, upor. of any produce develop imcl 
to gral\l llCt!nSes to o[hern to mnd:et the snme on 8u-ch :e.rms 11& the a,mpmy mAY 
deem It flt to do. 

5 
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4. To t:~rry on the business qf icqu1rtng quamu ot all ty~ of stone,9, gnru~s. polishhtg· 
of stones. mi.neraI, to take ,on leru;e an;.; type, of quani~, own. to product, pnit:•ss, 1ell, 
icnpo1t, export ~ Ind.hi m!i abroad, 

5.. To acquire by pm-chase ~r othern·Jse-2'Jl~ to c:rurJ on the bwslness of u~ owners, 
cultivatoni, plant-en, gto'!'-'el'$ ;mq marluhcturu or se.llen and dealera in t.eiu:, TOie 
wood, sandal wood, mern. Uamboo, II1llnglam a,nd wood o! evl'!I'/ dtllCdption. com, 
coco11, rlce. on copn\; ~outs, suga,r pla.ntations, clnd\Ollll. gra.fns, pnddy, cereals 
cotto1', silk, v~Jes, ~grlcultwuL Serl cultural and horticultural ·prod1:1~ And 
tIW1ufactUl'e, dispose of, bu.y, buy and deal In the siud product,. To grow, raise, tmd 
and cttltivnte md to cut tenk. l31lll'\boo, neem, mansi;am imd timber plants of evecy 
description and to buy, sell, import all varieties of ~k and timber, Ir.> a.cquil'e lands, 

6. 

V 

. gardens on own or on le~e for the pwpoae of gx-owing- teakwood. Bamboo, n~em. 
IJU1J1gum1, timber nnd olher nllled agrirultural or forest produce, flowers, fruits anci to 
allot tclllc and timber trees to members of the public by way oi allotmet\t of plants Ctver 
a perlod-0! lime whether on outright sale or on iecurlty deposit, 

To CZlfTY or. the bu:!iness of Software a.f\d Hardware-, the complll'Tj'. can u:npott 1rnd 
export !lnY Software and Hardwa:re.. The Company can also en~ge 1n the 
development of any software and export the sune to other counlriu.. The Company 
c~n !USO undertake tradmg activity in Soltware and H.ardwa.te. 

'The lia'bility of the members of the r;omp1any is li.mlttd, 

The Auihorized share Cnpitlll of the Compai'\y IA Rs.5,00,opo/ .. (Rnpees Pi'Ve lades 
Only) dlvlded into 5Q,OOO {fl!cy Thousan<l) Equity SliAren ol '&..10/-{f cn~·onlf} • • 
with power to lncreue or rerlua! the mare cupltnl ln na:ordance with the-provlslons of 

the Companies Act, 1956. 

I • 

, K~PV-~~ 

- .... .... ______ _ . ---~ ,, 1j,__ ' ... . . \ . 
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Vl We,, ~ ae\te:ral perscN wh~ J\llJlles IIJld addrcsGe.s a.re aub5Crlbed beJ:'c to be dtfiroun of 
bclng foD:llcd ltlto n Company ii\ punn.uulCC of Ous MemQtandum of ~sodntton and_ we 
~lively Agree to talcc ~ number o! ahn:res In tiili! capital of the a,m~y set oppoit;lle­
lo om respdn names.. 

st.No. Signature, Na.me, address, No.oi~ii Name, address, 
ooettpation of~- Shires taken • tiOn, occupation 

"&chSu' - ~d Shma.mre of witness . 1 

L Sd/-
Oi. KRISHNA REDDY 
S/o, RANGAREDDY 
.R/ o: Plot No. 52., 

- "· 1 • 

RoadNo.2, 
Green Hills Colony, 5000 ~ }U(. Pu:tam., ~ve Thous.and 
Saroo:r N-agar, only) 
LB.Nagar, C.H.M.C. 
. .\.!'. 500 035. 
D,O."B. 02--02·1968 
Occupation - "Business 

. 
--x Sd/-

CH,RAJITHA 
W /o. l<RJSHNA REDDY 
R/o. Plot No. 52, 
Road No.2., 

p:5 
Green Hills Colony, 5000 
R.K.Puram. (Fl1Je. Thoun.nd . . . - .. 
S-amoiN.,gar.. only) 

.lli ... -., .. . 
U~ G.H.M.c. • • •• • • f~t I ~ - 0, • 

.. 
' A..P. 500 085. , I• 

t;>.O.B. 01-03-1976 
. 

Occupation• Ho~wife 

. 
Total No. of Shares_ taken 10.000 

(Ton thouemds oruy} 

" • 

7 1~~~1fi~FF~[~p0 
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INCORPORATED 

UNDER THE COMPANIES AC!, 1956 
(1 OF19S6) 

COMPANY UMJTED BY SHARES 

AR~CL'ES OF ASSOCIAnoN 

OP 

' l,11,',~_.t:,: 
' ~•11'• .. ~}. 

KRUSH! INFRAS INDIA PRIVATE LIMITED 

PnBT.tMmARY 

The fo!lowing Ankle.a .&Iwl! ~ the regul•llv11Jj for the Malug.ment of the Com-pe.ny. 
. . . . . ..- . . ··" . 

0 0 • • I ! • • • o \ . 0 o' o I . I ~ · I f , j t • o I • • 

1 &...ntJ- t-1 l 'Y'-\.:} .IIA,l!.,11'!....w Ht¥kU!....!..1 _.._1-....1 •-..t •••• ~•~ "'~-J,,: .. ·, , ••• , q ., ' •• 
, , .,. -~~ .. , .. ;',':"1.•..-,1,,•:.r-.-\...,• 1/,• •'"I, ,-,_.,~r."l':"",.QQ ' 0~ -" ~ e I ·,n •• '&SIIIZl'ft'0 .......,.u.u1i:, C!t:11~-u. in UUlli ,V- il.ll mfl" l'lrft 

_ Fdie..tQlt·to the Coz:ttpaniC?D Arte. 19SGQ\l!t\.~ r~ to as t:he A~), so far u 
they U t applicable to Prtv;.~ Company ,hdl apply lo the Company wve in so 
far --llt ~ey are exprcasly or by 1.mpllcat:lon excluded by the !ollowlng Articles. 

I" . " -----· 

. . 
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COMPANY TO B'E J.m.lVATl:: 

2. The Company is a Ptivare Limited Compan;• within the meaning of Sfictions 
3(1) (ill) of the Companies A.:'.t. 1956. a.od accordingly: 

b) 

No. ii}vitation sbsll be i~u~d to tbf' Pl).'olic to sulmn'be for iiny shares in 
or debe:itutea of frie Company. 

1 

The number of members of the cJmpany (txclusive of persons wno ue 
in the ·en..-ploytnent of the C.Ompllny, o.nd pel$OnJ whtJ 1-~g._ bem. 
fortnctly m the employil'\ei'lt of the Coinpany weie mei;ribers of the 
Company while in lhat mr.plo~t and have amtfrme.d to be ~ 
aft1?r the mnploymenl ~ased). shAil be Umited to fjfty. p~ed CMt for 

.. the purpose of this uncle when two .are mor~ perwns hold one or more 
shares in tht Company jo:ntly, they shall ~ treated as single m.em.ber; 
and 

c) The risht to t:raru,fer of shares o£ the Complllty i.s reoitrict:ed ini-o the­
manner herein after provided. 

d) Prohlbii;s ill\Y invitatton or acceptzmc:e ol deposits from persons, other 
than lfll :members, dir.?1'.:tr.J,s or their rthitives, 

e) TI,e m!nilnum paid up capitru of the cotnplllly 11hnll be ~-l,~,000/­
(Rop~ OM lAc~) m· ruch <lther hlgh1':r 11 mo111llU 1nlY be pit!'ictibod, 

3. The 11uthoriud shat:e capiml of the- Compm'ly b l~~,00,000 (Rupees rive u.C'ks 
Only) divided b-ito 50,COO {Fifty Thowancl only):·Bqulty ishateit ai Rs.10/y(Rupee, 
T~n Only) e.$C'h. 

SHARES 

4. The ,horea shall be uncler \he conl:::01 oI the. Dlrec1;ors who may allot or otherwise 
dispose of the SC\IM to su..ch pmions and on suoh ,condJl:itwHm ~ t,ttymtml by 
\WY of ~eposit qr ?'l}J:or·as .. to be ~Ul''!.91,~,f~~~~ ot,CaJis ~th;r ~t 
par~ StlbJeet to th!I provisions m the Companle.& Ad. nt discount and.at-such 
lime !l.S the Dlrector! may l.h1ru: Bt 

s. The Company GhaU bo cmtitled to ll'eat the registered holder oJ lut)' 11hVl!fl 11-" ~e 
ob.,rnu~ OWMr the.re of and na:ordlnsly 11hnll l)Qt be bQlltltl w NC08~ ft.UJ 

-tnis~ eqolllSble, contingent rnt;ur&-or partiJ\1 h'\Ml't!6t in·c:my ,ohnI'O' or {c,oocpt Ortly) 
cs l., by these Articles or by the /\~ othcrwi,c expressly provided any other rig:bt 
in respect or Q .shllt"C I.hon on nroolutc right thereto fn tho pergon from timl? 1t) 

t1m, reg{5te're\i as the holder thc~of. 

, ~ ~ L 

l ~"f, '("'.,,1·= /,kJ • 

.. , 
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6. No part of the nmds of the Ci::mpan~1 shtJl be ffl\ployed in the pwcl\11.11~ of i~ 
own sh~res. • • 

7. 

8. 

Evety ,nember ohaU pe ent:ltlcc: wi\hoot cliargc to one cottfficnt:e for ~~ smrr~ 
regis~red in. ~~ .~~~"· Such ctrti!l01~ sh~ ~ iRsued in aQ:Drda.ncc with 
Comp~es (W~ J~ft S~ Cer.i~a), Rules 1960, under the ~ oenl of 
lli6 Co any s~g the shl\re or shru-ca hcld by a member and tllh IUX\01int 
paid th • . • II ,. 
I! JJ sh.llke cortifi.cate be d~hii:ed. :OSI or dl?J-trO~ a ~h ~maybe~ in~ 
irtud on payment or suc'h fet1. lf any, not e-xccedlng one Ru~ md on such 
terms, U' MY as to the c.vid~ and lmlemnlty ns tht di.rector, mny think .fiL 

CA.LLS ON SHARES AND FORfEITURE 

9. The Director$ may fr0tn 1:1,o,e to ti~ make oul.tt upon m~ in re$ped of all 
moneyB unpaJd on theiT shares. A call 6hall be deemed to,11ave be.en m.ade ~t ~ .e 
time when the r~o\utlon of the Dh'e~ authorizing 6'UCh c,lJ we:& passed. 

10. IJ any ~ falls lo pny the amount called on the day appointed for payment 
th<!TI!Of. the Directom m:\y at ai,y time thcreaf\er serve I notlce on him Iequ~ 
him to the 1ltnoant cnlled with interest, if any, llC'Chl!.d then!on. The notice shall 
ruu:ne a further d11y (not earlier than tha expiration t1f 14 dziys from the dste d 
~-kn of noth::e} on or be!-ore which paymmtt ~\dred by Lhe nlltlce 1s to be 
mnde nnd shail ahltt \hat m tha event of t'IOn paytnet\l at vr b1dore the t:ima 
appointed, the shaxe in respect or wblch th!\ <1\Il wu 1:1'\Ade v.,fil be lillble to be 
Jotleit-od. 

11. II the reqmnments of any $Uch notkl! are not complied with by t:he rncmbu to 
w1\om the notice has been givm. hJ5 shues 11'\Lly at any time thereafttt be 
forf-eited by a ~o1ution o! the Board Olrectorti to thnt e!I~l 

12. A ~ted shiue n,11y be sold or otl'lfflvi.Ge d.i6posed of in 9\icll mn.nnu P the 
D~ tnllY urumtmou.sly dedd~ an4 at arty t:lmt! before th, $ale OT 

_
1
_ .~ ..... _,:,,_,,•~-.Y .. ~.-:-."· ,·, ~, --, • ._ .. ,.. ,, · ~~on., ~,{or~!~ ~ •. ~e .~Ued on~ tenn!i ,MU\e~Dlrectors tri.a;y 

13. 

TRAN~l'"ER AND TRANSMISSION OF SHA.n.ES 

Siwu amrlQt ~ ~ ~l ton~~ to by It ~orl~ of Jklm'd. 
,of D~ ns--being a fit and~ perton to hold ~di~- 'llunhall not 
~t,p\y where the holder r,f shiln!S· proposos to t:rmstt?? the sh.ares to any other 
metnbers or to his 6Qll or da-ught-e:r,· uncle or gnmddllu.gbtcr Qt brother or s,iater, 
brother--m-law, sl.slr:r-!n-law or mot:l'U!r-m--law. 

3 

• .-1. •• 
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14. 

15. 

l6. 

17. 

Su.bject lo the provl~oru; of Articl~ 13 M\d 1'9 hereof no tlMre N'l;,.U ~ traruf~ •• 
to any other- perso:n so lqng ~ the perwn selected by th~ Dire<:tx:m, ~ will to 
pur-:ha5~ the $ame !It fait value. 

I 
The peni(ln proposing to tr4I'ISfof J .sh.t,.re (hemnaitt?r ~d rhe propc,tng 
t:rnrunr) sMl] give 1'~fu.l? -in wrllint )he Company that be de~..s· to ~ 
the ~ Sucl, notice may q,ed.7 e ,mun he fbc.ea. ns. the-1l810 :valur. m'td sh:aU. 
consu1ute the company a.s his 11gent r r mI)S{errl.ng-.the nhm-es to any rnemba c£ 
the compuny or the pem:m se'l~d afare8n:ld at the pria! so fixed '0l' n.t t'be 
option of l'he purc:h·.a.ser 11t the £arr vttlu..e to·be u~ined aa pr0videdhere11I'(d.ey. 
~ no lice pf b"ansftrr may~ i.evmn1 sh.mm nad ifi such. as:e shall ope.rate 
as if lt \Vete.1$ s.eparn.te "1=!~8 in re;'lpcct of ~ch siuue. ·nut~ ox t:ransfe.t shill 
nqt bl- ~blo ~t with t~.&al:'lction of the Directors. 

U the Comptmy shru1 wl.lhln the spa« of Sixty da~ after being se:r:ved wHh sud\ 
oo~ce find ,a mem.btr or f)B1'6Qn ~d u ~ tha ~!UV ~ giw: 
notuie th.~ of to ·the propo&ihg 1:!.a:nsfexot., whereupon ~e ahall be b0wi~_ upon 
pa_yxn«nt of the ftle prlce or ttie T-alr nlue, as the cue may 'he, ,to trlUiml!r th.a 
shares t:o the pincluising mrunoer or lhe- ol!m' a itlloresald. 

'The Cornp11.ny t-haU ~t'.U,. !J1!noral meeting d.cwmdne the l■ir value of sl:ui:reli for 
th!s PUJPOSe i!ltld thr S'llld ln.1r value wU be irl force u:n1ei111 otherwi,;e alteted 
~ccording to the proce-d;ure mentioned. above. 

18, lf any c~ th, prnpomg traasfoCQr1 ~ havlng ~ bound ~ .Alo~ 
1JU1ke5· default 1n ~~ the campnny.may·.recm~ t1'w ~ 
money and shall Uter~pon ca~ the xuuna of lhe f)Uiclm~ member to~ 
entered In the register ll!S Ure holder or t1ro ~ lllmll h~Jd 1h11 pµrchDSe money 
shall be a good dl6<:harge to the ~g memba- and nftat his~ hftll been 
entered in the Register in purportecl exen:i$e oi the aforesaid powe,, th~ validity 
o{ the pr~dingtt !lh~ not b~ qu~tioned by my perwn. 

• • •• • • , ··' • •· • • , -19;· -Ifl the company does not, wttl:lh\ 1:ia flPl!Clf--Of 7! ~ llfter·~ t~ ~itl:,,,11 • • 
notke of transfer, fiJ:\d a rnembEt ,or per.son s~ ~ ~ ~g to 

. . .. . p.woha:se the shares !ind give nc,l:ite bi the xnatmeT refo.resal~ the -ptoPQ8lnt 
~N •• • ,.,, w 7 ,, -1, ••1:;,.1 " . • •• . . .. ~r Bhail at ttny timo wJ_fhb tb.roo caltn'\dnr months ti;\eJ"~erbe-et'libcny, 

to sell Mid t:raruler th.e s'hare$ to any petGQn and at a:ny prl«. U no 11.ctian bu 
~en taken by eitl,er party wllhm U·mt per.lod the w.h&le of the proceedings 
shoUld' be b'eated M <:aneelll?d and fresh nolke and prooedure a~ a/OTC$tdd 
,;hnuld hf' Fc:illowP-<l nnrP lll.!7'in In rMe n hrrnsf'-9r ts desfted. 

• :l(.). 11\!.! J.ir1:ektn, uw.y tt?fw:t! tu ru~-U \ tntn9ftr Of elU!t& t.'111;,J~t'to ArMtlu~, D 1 14. 
l'tqd 19 above. They may, hewe·vet. refuse to-t'Cglstmi ti. b'ltm8~ to sMre$: 

b) 

YIT}u1re the 11hares an not fully paid up, 

\Vhere the Compl'tn}' has~ Ji.en on th-e s~re, 

~ ~ :--; , . 

7J'-W.L,~nt ·t.r..,,_,).J,.,, tki ' 
. ... .... . - -- -- ~;tq - ·· . ,. 
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c) Without aBsigning any reeison there for, 

d} Wh~.re the result of such registration w~d be to make the number o! 
I Members l!XCee.d the !ibcvementiol"le'd llmil (Attucle2), .But clauses (c) 

I 
and {d) o( ~ Artide;i sln.11 not apply where the proposed ttansfer-ee is 
already a memb~r. · ! 

n A fee r ot l!XC~cmtg one ru~e ~,. be chaige-d !~ each trNUfer IU14 ! hall if K) 

requlr:ed by the Directors, be paid before the registraoon thereof. : 

22. TI1e C:ompM.y shll have a first and pnn1m01ffl~ lien upon ill shAres not being 
fully pa.id shares regitt.ered ii\ the Mme of ~ach rshare ho!~ for hls de.bt!I, 
l.ie.biliti.e3 and ,engage.ment.:J eiilie.r solely or jointly With NlY other per.sen to or 
with the Company wh~ther Ute petiod for payment. ful.AIµ:nJmt Qr disth~ 
th~r~f sh<lll have actually ax.riw:d or not and wlw.n-any &hart!. is bel<d by more 
p~rsoru; trum one, the Compmy sruill hav~ a lien thereon in regpect or all 
moneys M d-ue from all or any oi th~ hoider5 the.i:~, and sudi. lien 5hall extend 

• to all 1.iMdMds from time to time declared in 1eBped of the 11hares. 

2:3. Subject to the prov.islons of Artie:1:1s-2411~lt! below- I.he &lw'e.! o.f .any membcrwno 
is ln~e~ed to. the Company may be sold.by ii ~olufio1' of the Directors to 
M.t!.~fy the (:omp~ny's lll'n rh~Mn, "nd be:"b'aJ16hnied io the name o! the 
purchas1:r and complete tit!~ In the shu.r~i of &Uth meml:ie:, (wl=Jeh1R1ali. be sold;­
br: tramferred against such indebti!d member and all person., claiming under 
him whether he may ):,e indebted to tile Company in point of fact or not. n,~ 
ni.d title shall be .icqu,ired l:>y the purda3er by vlrtue of :such MUe and b"amfer 
and tlu"reupo-n. he, the purchaser shall be dttrned to bE the holder cir &ur:h slwes, 
&"!charged irom a:U duos amd call£ ma~e pdor to '5Uci1 purchase, and he shall net 
~ 'bound to see to·tho RPf!llcation of lhe ptl.fth~I! n,one~. l'IOt shall his title to the 
t1!1ares be affl?tloo by any ine~arity ot lnvalld'.lfy in the p.roceedfug wllh 
refemi.C'1l to th~ale. 

rn•,, ... •·•·,:. : ., '·· .. 24. ::."No s11le, howevGr, s~U .be. mo.de urtder Aricle~23, unl£'$S..l\ny pll.rt of.the de\:,t in ... 
respect of which the lien exim, is presently payable. F1J.rther such tight of sale 
Bhall not be exercu;ed until the e:q,iry of l4 days afm th~ servke of a, fl.Once fa 
wri ting (otating and demanding paymeni of such pa.rt of the amount in respect cf 
whlch the lien exwts) to the 1egi.st£ied hol4er for time bclng of the ih!U"I! or tru­
persons ~ntitl~d hereto by reuon of his d1;11.th or insolvern:y. 

25, Th~ proceeds o! imy !'luch sa1e sr-.all be applied in or towe.rd~ aatisfa4?on of sr.io 
d~bt,,i and Uabilities ,n respt'ct cf which the Um IOO!t,, ~ d thi: ie$idue, if MY 
shflll \;,,e pi,,ld (lfubji:<.!l lu a lfk~ lien for sums rtot presently p11yable as e:<lated upro. 
tbe shares pr1Qt to the .!iale) to s1Jdt member~ bls :repre~mtative or the persons 

titled to the she.re at the time; o1 the ~ali.-. 

. . 
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27 .• 

INCR'EASE 1N CAPITAL 

The CompAn)' ln ~enu ml!eting may~~~ to time tn~e, its tiithorized 
Sha."(? cnpttal by d$\ling new sl'U!n!tl of 1S\lct\ lm\OUnt - may be dctttmined in 
accord.lUttI! with the provl5lot\s of the ~es Act, 1956. • ,•,:. 

R"E.DUCTlON OFCArtrAL , 

Subjact tD the confinnllt:3on of the eoJ the Company may. b:om titneto time by 
$pedw ,anb,ti_prt and 1n the mant1cr autliorize!'hmd wlth th~ &rticlioa r~d 
'of law red1.1(« Us 11han! c:apftal in m:rywa.y and ln pmticttla.r wtthout pn!futilce.to 

1) Extinguish! or reduce. the llabilit)• on any of; i~ i;bara in respect of the 
6har~ capita! not p&id l.lp. 

b) Eithl?J' with -or v.ri thout extirtgumhing OT reducing liability of any of Hs 
shattst-C11IlCel and paid up 6tui:re a,.pllnl wh.lt:h is lost, or i.8 un r~preSfflted 
by nvlrllablc usseta: or 

c) Ether with or without extingu.1$hing or N!dud!\g liability 0t1 1U1.Y of ib: 
islwa, Canct!1 the paid :up tapital which le 1n ~ese of tke n eeds of the 
<nmp~y and il and so far is necessru-y to nltc?r lts M~oramlurn by 
reducing the amount or it! share capital and ot n, ahaJ:e AQCOrdingly. 

BO RROl'llING PQ½'TIRS 

28. Any ""bo~ dcbcn.tme stock or other secw:itlc, 1$$utd by the Company shall be 
undL1r the ctmt:ro1 of tho Dlt~ton who may fBsue them ap0n taoh eerms and 
~tk,, .. aniel h:i '$ti.cl\ manner and for ,uCih comtdft.11\lio.n ns thny shnll c:orwder 
being: for ~I! benefit ,>f the Company. 

29. 
. . " . 

lJ Iha Dlntctots or lll\Y o! them or any other p~ ,hall became per501llll}y 
llable foi too ~)'mlmt o! any sum prtmt.rlly due frQm the C.ompany, the 

. ,~~· ~~ Q'I)' GX~ute or au.st?, to '\',e c~d MY m.o,t'\p~ ~,or.~ ~ 
OV1!r tho whole or any part o{ tne assets Qf the Comp_iUly by Wt\)' of tndmutlty ~ 
secure the Directors or persons so becoming llab\e ~s a(~ for .any~ ln 
respect of such liability. • 

30, A General M!!tling of the Company m .. , hold by giving not J~ than ~o day, 
notice in wrlfmg, 

lO. A Gener;il Meet:ins may bi:! l'.'aUtd a!ttT giving a ~hotter notic.! than tha.t ~ped&d 
..-;;""'...,1J,~~~= Article 30 in consent is acoord«t thereto in tht ca3e of an Annual Gf!l)e(al 

:,~ • -"-e 

i 
I 
I 

I 
\ 
I 
I 
: 
t 
> 

I· 

. ... 
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I. 

32. 

3S . . 

Meetmg, by all the members entitled to vob! thereafter m d In th1 case of Ill\}' : 
oth~. meeting by the member11 r;;! the Company hold.ing 95 that gives right to • 
vote at the meeting. 

Every notia: of a gcMrlll mentlng or. the Campriny shall ,pecify the p)~C('-, da~ ·' 
IU\d; i:he hour of U1e- tnl!t!tinz .md shcll contllin n stntc.ment of th~ t\winess to ·t,,e ". 
tnutsacted lhci~. The Board or Directors. shall give explan.!.~ ~ 
n1ong with th!! above referred ~oUce tn accordance with the~ of Scro6bn • 
1~ of the Companies Act. 1%6. 

Fivery Annual ~I Meuting she.I\ be clled on a dtiy which ls not a pu1'1k 
holfday, muhh:aU beheld chu:l.ng the btmnffl hours a·t the rcgislm:d offiat of the 
Compai_ly or any othm-~ltnble place m·lhevill11ge or dty ln whlch-t.he registeted 
office of the company is aitunt<!d and the notice cnlling :ruch xneellng ahall-,,eclfy 
il ~ the Annun.l Genen,1 Meeting. 

QUORUM. 

34. Two m!n'lbeu pe.rso:nnlly present llh.aJl be quorum for • Gen.effll Meeting. No 
'bumess shall ~ ~d at any Genmil Meeting, unlets \he quorum rnquisiro 
~l\l\ll b<! p.re$t!nt .it the com.mencemant of U1e buainai,,,. 

VOTIN.G-

35. O{\ a .how of h!U\d. fiVer/ me:mbor p~11nHn pers<:>n. or by pru,cy or ottximO}\ 
lmd belng a hcldo.r of t!etUity sl\!lres l\nd imMUnd \o vore J.htt.U hn~ Oil~ vote. On 
poll ihe voting rlglits of Tl'lf?mbent slulU be as laid d.oWTI in the Act. 

36. U two or mom persons a~ jointly ugiste~\l us hotdP.t11 o! o.ny orui ehtu'e,-my one 
ot Nth parsons misy vote at nny meeting c:ither pemmnlly or by ~ or 
nttomey ns If he were solel)• entitlad there t nnd i! D\Oft! than one of fflcll joint 
holden be present, lhe one whooa rurrn:n stands firat In the rcgl!ter in respect of 
·such share &lJl11 alone e:ntitled to vote. l,n respect of ~eml elreCUtofs or 
adm.11\istrators of a dec<!aS&d mcrnbl!J' 1n whose nnme nny 5ha.re sbmds, they, 
shnll for tl,e putpostl of thib clause he dee.n'\l!U t n~ Jolnt holden. 

I ' 
I 

' 
Qh-,-1\ti ~ trLllf¼_ 

Qut~n..! lo'fn-crH~ l,Je/ . 
7 -·· 

' )..;---

. - . 
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38. 

DIRECTORS 

Until otherwise determined by the Company i..n gtnt-nil:~tlng, the number of 
Diredon: sh11.ll not be Ies~ tnah two &nd not more \han twelve; 

1 • ; 

The following shall be the Fi+ Oite-ct0f$ o! th~ Complll1y and they ,hall not 'be 
liable to retire by rotation. 

I 
i 

1. KRISHNA REDDY CHELAMALLA 

2. RAJITl-1A REDDY CH~LAMALA 

39. Any person whether member of the Company or may he.appoJntedas.e. Director 
t.nd no director shaU be required to hold any share qualification 

(0. The 8011.Td shall have power to co-opt one or tn0Te persons to be directors, but 
the tct1-l num.ber of dircc1X1n;- At any time sbnll f'IOtcxO!l!d the ,uux,dmum mnnber 
.fixed in article ·37 11bt:J-ve. 1n tho place oi a Din!ctor who ts about to leave or t, 
absent from the State in whiclt Meetings of the Boa.rd of Dlrectorw lllCl OTdlnarlly 
held, tho brd mAY appoint any person to be nn nlt&nativa Dlroctot. provided 
ouch absence sh.all not b~ n for a period of less than three month&. Any. such 
appolnlet, whilo l\e·holds offic;e u an ~ltemate Directors shall be enlitled,.to the 
noHceR of all the meetings and to attend andvote there at and...aho· on~~ 
~-c&vluli.ons p roposed in circul.ation, but he sha11 IFSOFACTO vacate offi~ ae E> 

D~r, if and when the orlgi.mil Di.rector t'e\u.tiut Lu thl! Sta.te In whJd\ the 
ll.\l?-t:~ are ordbwwy held. 

4-1 Each Director shall be paid out of the hlnds of Company as remuneration for hi, 
servk~ such 6Umfi not ~xcetdlng Rs.250/ -(Rupe!ll Two Hundred And Flfty OnlY) 
as may be determinoo by Directou fot evw .. zm~~g ~r ~ Dlrect:on ~ of ~ 
~b committee thcroor nt whim he shall bo pn!Sl!lit fn pc~ besldes ln'J.tllng 
ho~l and otheT expenses. 

·,-· ,·. -, ti 
, •• ' 

I 
I 

... ,, 

\ 

(" k ,,.,...,.,. (;"I 
~') t1 ,l!. U 

42 Subject to the provl.sioru of Section 314 of the Act, i! N1Y director .shafl ~ 
~ppointed to il-dvise the Directors as an expert or oe called u.pOll to perfoml 
extra scrvlces or make special exerti0n1or my of the a!fnlrs-of the. Company, ttie 
Qli'octoTs, may pay to!IUCh Director such specl.Al remunemtton 1111 they thhik 
fit, whldi mn.y be ln tha form of clther salary, o:>mmis&ion or lump ffllll and 1t 
may either be in Addition to or In rubslitutlon of the remuneration specified in 
the uist preceding Al-tide 

The Managing Dinct<>r t1.1ay nt any time and shall upon the request of any 
Director, convene o meeting or tho 8onrd. Al.1 meeting of the Board of Directors 

le Company shn.ll unless othtTl>"is~ determined by the Board be held ot the 

II 

~-::-;;::y~~t:=-. 
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\ 
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~ 

. ·:·• 

Re&istcred. Offia!. ihe quol'Wl\ ror n Soard M.eotin,g ahnll be tw.o l:>I"rr:ct<>rs er one 
third of the total g l"W'glh (any f m-ction contzwisd ln that one third bmt1S·tounded 
off ftl on-a) w hlr.:heveI hi highm-. U\e floatd • hnll mc<?t 11t lea.st cnce In ,very thm-
monl'lu and at least fciw lilld \ 1nCCtingt1 aball be htld, In a yqat. ',.,, 

5'1vc <I.J othcn-.•ise· e~pttsSly provided ln the ~ a\ resolution In writing 
drc:olnt~ In draft. together with all ~cy =~gned by all or a 
D'Uljbrity of the ~s ol lhe Board or Committee • if, fQf' tbl! tic beiilg 
enlill.ec;1 to rec:>eived r.otlce pf a ml!eting of the Bonrd or tb!e, ahall bet u 
valid. and eHacl'u.111 I\S I.I It hu been pas,sed 11t a meeting of bonid ot CODIIni~ 
duly convened and held. ln the event of slgna.l:url:! of m'lfOn~ cir matt d ';l\c 
Diredot's to any suc'h rW>\u~an berng ~ art 'dlf'ferel1t da•· the ~ 
.nrsaln:tion ihall unless ~ 1tand therm ls ~ tb be paue4 on th! 
dote of .aignnta.ra of the D1.rectcn stgnlng last. 

Th!! Un!on Gcn'1!mmen~ lM fudu.atrlal Flnlmce C.orporalion ofiind.la m: cmy other 
f1mmdal Institution or 'Banker f}l'Drlting loan to the Campany shall be cittitled. to 
nomlnab! and &om time to time-subgtitnte 1n pl.lice of ruch nomlneell one OI more 
!hdMduala a OirectOf(s) on tha BOC1td of the Company and whffo holding tlm 
offi~ suclt nmninc:-e &hnll not be U.bk? to rctittrnent by rota ti.on. 

The buainess o! the Compru.,y t1hall ba tnpge,d by the Dlredm:5 wbo mAY pay all 
expense$~ in &Ctting up nnd ~ lite Company ru1d may~ 
all such powers, of t~ Company u Mt gtvcm by C'ampaxues Actt.956. or imy 
statatocy modiBtiilion thcneof for Iha lime being· lo for e, OT~ ~ieae lllti&t-Md- -
are not requlred to be excrd.Ged by the Compnny in Qm~l M~ting rubjc<:t 
nuverth.e.1e:ss to 1ln)' regulntions 011di! by the Company in General Meeting 
betng not in COTl$U\cnt the.rew1th. but not r-igulation ml\do_ by the Com~/ ln 
Geruml ~ling al\All lnvl\.lldl\t:e any prior QCt oJ U\E! Olracto1 which \VC\4q 
hSlve boob V11.lld ll that ~gul.alton l\Qd not bl!ffl mitM. ' 

• • •· )"' ,,, • ,• -,••\ J .. tv , 1.Jt -~'" • ..;.,,, ,.- ,., _, 

s1 ·····•'liie lk,nid··~;-~·fun~ h;, tim~ ;p~~t ona 0~ ·~~ body, to the office cl 
M!!l'.=.ging b~or for such rmnun~atlon JWh~tl,er by way of salary or 

I . 
j ...... ...... ~·..., , .'8 
I . , 

s~ 

co~n or.p~~ ln.o~_.,ima. J)l\rl}Y11.t\~i t1; th~y .~y, tq\nk fit ~ a. • • , , .. ~ •, 
"Olrtctor fO Gppom~ shall not" wlule holding thnt'offic'e be subfect to rc~t 
by rotalton. but his ap pointment shall be subject to determination U'SOF ACTO, 
tfhe ~~ from My cause \v btt Director, 

1'bc Direetora ml\)' troll\ Umu to time entru&t to and· conh!Jt upon any of the 
Dlrt!ct:ott fut the thno bclng such of the pmvw exe:ranble rmder tht.SC presents 
by the DI.rectors as they mny thh'lk Ot, imd mny confer~ powerB fot su,ch time, 
«nd to be exe.rcl!ed for sud, ob}oct and purpo:se and ~pan such terms cond.ttfom 
md with sur.ll restrict!O'l'l.'1 us U~ think ~xpedient and may from time t.o time 
wffl'ldnlw, revoke nftar or VIU'}' a1l or llllY o( isuch powers. 

J?~ -~ ~·~ t~ ' 
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49 

so 

Ttut Bonni may pny gntully or pension or 1tUowanc.es on retiremmt of any · 
Direct~ who hll& held Rhy ob,er saln.rie, o!lkt ofpl;nc~ of proflt in tho ~p.41\Y 
or lhu widow or dependnnt?i and maM contrlbution, to any fund including 
pr<rVldi:n~ run'~ or ,my pn:mhlm for the putcmse o( p.rovlslon of any &Uch 

grntulty pensloti or 11-llo~nr.c subjnct tu the provisiOM c,/ i.ection 3U o! th, 
Compat'll~ Act; 1956, 

SE~VlClNf CONSULT ANTS AND AGENTS 

The Qoud; ah.U have power to appoil'lt mvldng CONU.ltan\s and agents fo~ th.e 
p~ tmd sall!- of goods required for or tlealt with Hy the ComP,Any on Gucb 
terms and C()ndllions tu1 t lhe per~ temUnmttion. cotm:ni!sion etr:., u It may 
cleem fit, m1bjnct-to the prov-i91oru "ollha Companle$ Al;t, 1956, • 

THES'EAL 

51 n,e Du-«tors sha.lt p1ovide: a Common Se.111 of the Company uld. ~ery 
imtrummt to which th@ sta1 i.5 a.!fixe:d a.hall ~ .signed by 'Inf Oni! of the 
Director& !lulhorize.d by the 'Bo:ud o( Di.rectors in this beha!I, The slw~ 
c11rtiliCBte sh.&.tl bowever, be $ealed and signed In acoordMce with the provjsions 
of the Comp~e• (l.ssui ,of sha.re certiflcztte) Rules, 1%0, 

SECRECT 

-5~ No m;mbCMh.nll be entitled to lnsped lhl! Company's books wlthoutpemu.ssJon 
o! tht! DJret..'tUnl or to r~qu!r!! di."KOVI!?)' of any if1formatim1 ~g my detttn 
o! the Company· s t-radi.ng or e.ny matter whicl\ may relate to the a>.nduct of the 
liusinesa of the Compal\)' and whlch ln the. opinion of I.be Dlrectorr; U will nnt'be 
~xrecUent in the interest of the Comp3-ny. 

. . 

1 a 

-- ----- ·---

Page 842 of 1410

8403537



t se, 

~ 
C'HTEF EXtCUTIVE OFFICER 

Chief Execup-g-slYr:er (PBS Pl) 

u 
u 

I ......,, 

V 

.._, 

Page 843 of 1410

8413538



( 

..... "' " 

St.No. Signaturq, Name, address, 
occupation of Subsc:ribera 

' 1 

1. Sd/· 
Oi. KRISHNA REDDY 
S/o~ RANGA REDDY 
R/o, l'lctNo. 52,. 
RoadNo.2, 

_ Gr~~- (;olony, 
~ R.r<. Puram, 

2. 

Saroor Nagu,, 
L.B.Nagar, G.H.M.C 
A.P.500005. 
D.O.B. 02.--02~1968 
O<:cupation - Bustrless 

'Sd/ .. 
CH.RA~ 
W /o. KRISHNA REDDY 
R/o. Plot No. 52, 
'Ro<1dNo, 2, 
Grem Hilla Colony, 
R.K.Puram,. 
S~Na~ 
t.mngru;, ·c;H.M.c; .• -
A.P,50O035 . 

. D,O.B. 01-03-1976 
. ... .r- ~ ,, . • I , & • , 

Oca:tpat;len - Homo!\'life 

:HYDERABAD 
--~~~11-.. : 30/5/2008 

V • 
E ~ --, 

~~ ~ f mtM,t\L 

~ &rr""'~w . 
..::.:_,_,_---..., __ _ 

11 

I 

Name, address, 
dekrlption, ()CC?.lpaticm. 
ana Signature of vdtness 

., .. ! I 

9 - • I • • • i 

.. , ... .J 

·1 
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GOVERNMENT OF ANDHRA l'RAOESH 

I 
I 

C0NDlTIONS 

1. Thi& ldenllty Card should lllV8nably bo produoed by trie 
Contractor fof ia.sue of Tonder Schedules end algo 81 the 
time of Submission of Tendol'3, Fa!Rno wt"ilch the tcl'.7der 
schedules wilt nol be Issued nor Tendere aocepled. 

l. However, the Contractor e:sn aulhor\$e any other person 
for receipt of Tender sc~edules ancl for submission or 
tender& by enclosing ttils ldentlly end and an 
Authorisation letter du~ attesting the t\l'1notvre of tho 
pem>n deputed. 

1) Name oHhe Contractor I Firm I 

z\\'(069 A f>AI) • $,n 07-1, 

2) Registered Clon: SiECIAL CL.A~ 
II c:.: \ I II , 3) Catcgory:. __________ I...,;v ...... ____ _ 

4) Reg1ttntlon No. : 

5) Proceeding No. : 

) . 
C.Oi'/ ,A..f).SP /§at;f.~~ 

RtlffflC!CMwt)ri)J e-P~/t6 / 
SP rn" sa:>i.O ot • l"M>~.ilb~ 

(l) Vilidlty Period: From : l1· 2>•~.Q2.QT0 \(S..-5,,2,025 
I 

7) Sp&cimen Slgnaru~ & / . 

Name ofth& Contracior I ~~ J....( 
Authort~ S[gnatOfY : .. , .,. . / 

(Sn-cl- ~{s~no. R~, Y70.11~l l>1<t'dtir-' ) 

Page 846 of 1410

8443541



ra rue 
eve lop-men ' orporation Ltd . 

f: EXtCUTIVE OFFICER 
1ef Execulp'~g~ E.er (PBSPL} 

) 

) 

) 

J 

I... 

V 

..... 

.J 

Page 847 of 1410

8453542



~)., 

I 
~ Offle& or tho E;n "lneer-1n-Chtef (Admlnl 

W~t,r RHOLrr'Ce• Department, D.No 48-10-811, 
•,5 !l' N P-t Feed~r Road, Currency Nagar, V1Jay11wiid• 9 520 00lt . 

• ~~.... ~~ • • o.RcfENC(Admlh/ADA/AE/SP 1Rf7,020 Dt.17-08-2020 
,'!~·~-

Sub.-Reg1slrn\lon of Mis Krushi lnfras lndla Private LlmJted, {CIN :U45400TG2008 
PTC059573) as Special Class Con\racto~ •Orders-lesue,;:I 

R.ef:¥1. G.O.Ms.No. 68, ISCAD(PW-COD~ Department; dt: 23-4-2002. 
2. G.O.Ms,No. 94, l&CAD(PW·COD) Department, dt: 1-7-2003. 
3. G.O.Ms.No, 20Z, TR&B(R1) Departrnent, dt: 15--11-2003. 
4. Govt. Memo No.51644/COD/2004,l&OAD(PW-COD) Deplt.dt,2-4·2004 
5. G.O,Ms No. 130 r & CAD (PW-REFORMS) Dept Dt :22-5-2007. 
6. G.O Ms No 129 Water Resources ( Reform!$) Dept Ct 05•10-2015 
7 . .Application of Mis Kh.lshl lnfras lf'\dia PriVato limited ~ceived ln Ihle 

office on 09-01-2020. 
8. Commi~s1one.r, COT,Lr.No.COT /EE/OEE1fl'2fRegnl5-4/2020 dt.11-06-2020. 

The Committee of Ertginl'!-er•ln-Cflter and tM Commlsu1l0Mr. Commi&sionerate of 

Tenders have examined the application received from ·Mis Kroshi lnfras lnr:lla Pr1vate 

limited, (CIN :U45400TG2006PTC059573), referred 10 for reglttt3tfon es S~clttl Class 

Contractor in terms of Governmenl orders cited at it~ 54111 mee11ng held on 03--06-2020 

and approved for registration es Special Class Contractor ln !he category of "Civil' 

1. Belled on the decfsion of Committee or Enginet:in-in-Ct'llef and the Commlr.sioner. 

Cornmissl6nerste of Tenders, Mis Kruiihl lnrras lno'l<'I Pnv.1te limited, (ClN : 

U45400TG2008PTC059573) Is reolstered a11 S~elal Chiss Contractor 11'1 the 

ca.t~gory ct "Civrl • with reglstratton No COTIAP/SP/~89/2020 lo tender for works In 

~II the Englneerfng Depertmenle of the Stgte Governmenl o, Andhra Pradesh. 

2. il1e Special Class Contractor regl&tered under ttie cat~gory of ~crvil • Is qualifl~d to 

tender for works r.os11ng up to any amounl . 

3. The Managing Director/ Directors of the Company. which aro now r~lalered as 

S~ciar Class Contractor, shall lntJmata the changes in 1ne Olreciors of th~ 

com~any, if any ,end produce fresh solvency certificate in the name or Company 

Mis Kruenl infras lndla Prlva\o limited, (CIN :U45400TG2008PTC059573), with 

s\Jbstl!uting Direc1ors ftlong with copy of rort"n OIR 12 filed to Registrar of 

Companiee. Failure lo notify the ctianges to the ,-egisterln9 aulhority with in one 

month of such change will entail tt"le company to forfeit registration Md further the 

company wm bf!- debarred from tendedng for wor!c:s. 

4. The Registration is valid for 5 yearu from 1he de~ of reglstratlon. The relllste,ir.g 

authority ftt&ei'\'~8 the right to cancel or domote without any notice and without 

1:1esigr1ing any reason11. 

s. Application ror renewer of R99leireilion etter 5 ye~r~. if dc~ireo. should bo submitted 

hi6 offk-:a t-efore one month from lh& date of e:xplry or validity of r~'1istratron. .-

eJ<isiing ,.,,,;a1rations under !his calego,y Oland• caneeWed. ~ll!',¼~ 

: ---~H.J.':-::=· ·)) 
Um tu.\L CHffi'Fi Xt_-CUJlV~ ~-/ 
~~ ,.,.,,..,,-~- :.twr, lJ.e( E -' l!N t:~ c;' r ' / '7 t f'~ f' L) 
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7. He Reglstratlon of Company ls 9ubject io ccndltion that the Oirecto~ or the 

company do r,ot hold lrtdivlduEtt regrstration or as sole p(Oprietor of any firm or 

Director /Partner in any other company l flrm whict, le hevlng Cori1ractor Registration 
• ' 

in' any departmer,t in Government of Arldhra Prade~h. The vlol~lon of the condillon 

w/ll enta II forie~ure of registration and action a~ per ruler;. 

0. Tt e Ccinlrsctor shalr attf!rid thit offi~ along with two passpo~ iz& coloured photo& 

fj pvrpo!!~ Qf iluiue of rdentlty card by l!lls offic9 .The id1;111tity rd issued alon~ Witn 

l ~ttse registration proceedings to tne company ~half inveriably be presented at the 

Ume ofsubmilill!lon ofTenders. 

9, The Contractor shall 1Jign In tha copy of. A.P.5.S. Kept in ttle office of 

Eriglneerrin-Ct"lief (Admrn). 

10, The company' is advised to become tubscrjber for Tendarla Semachara Prat)'eka 

Vara PatrJka of Water Resources Departmsol, 

Sd/·P.V.S Vara Prasad, 
DI 17-06-2020, 

To 
Englnnr-ln-Glllef (A.dmln) 

Mia Krush• rnfras lndlj Ptlvate Umlted, CIN :U-4!S40DTG200B?TC06'96731 

# a-,5-14211, ~111 F!lJQ!' Kruthf MQu,e, STi LakshmlN!!rBlmfla Comptex, 
Near L.a Nagar:R.ing Road, HyderabacJ - 500 07A, 

'E.VH 

Email; tenders.krm1hl@gmall.com 

• Copy sub"!itted to the Sp&cial Chief Secrett1ry to Govemmant. Water Resourc:e, 
Department, A. P, Secretarlst, Vela9~pudi , G untur DIBl. lorfavour of informatlorr. 

• Copy to An the member111 of Commltteg of Englneer11~ ln. Chrer for Information & 
necessary acuon. 

• Copy to tlv, Commir:sioner, Commiesloners!e of Tender:,. Iron Yard, Bhavanlpt.Jran,, 
Vijayawada for infonna:tton ~nd nece~!'iary action. 

• Copy tcr All the Engineers-in-Chief and Chief Engineers or Water Resources 
Department with a request lo down toad and communicate thet!~ proceedings to all 
the Superintending Englnee~. 7he Engineer5-in-Chief, Chief Enginae~ and 
Superinlending Engineers shell ensure that the idenllty card, origlnal re9istratlon as 
Issue-cl from this of1icr, should b& yerffied at 1he Ume of tenderlr;g. For any lapse, 
lhe Officar under whose signature the tttnd~r !lchedules are issued !!hall be ~eld 
personally respon:Sibre, 

• Cop~ to: Th9 Chief Accounts Officer. 

.. Copy lo: P.A.O., 16mfifffi"palnam, Vfra9awatffi.--ll'it,-Ccmplffly'i'mrlnathrvnltmr 
payment for an amount of Rs 10,0001- towards n~glstratlon fee through CFMS 
website of Govt of A.P vlde d1aH1m bearing No. S12936630620HI dl 6-1-2020, 
The status ~f cha!1an verified from wamiite and found Iha! lhe payment \'fas poBIBd 

iri!o actount of Govt or AP state. 

~ 

~\i~"U ~ ,~ Lu b___ 

/})u_~l.l\t ~i-UYT) ~ ' 
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ANNEXURE 

EntJotur;o lo P~ ffo.Rc/1:NC(Ad,nln)IAONAE/SP 1R/ 2020 pt, 17.06-2020 

l 
SL Name of the CompJtny 
~o 

1. M/s Krushi lnfru \Mia 

Private Limited, CIN: 

U4 5400TG2008P'TC0595 73, 

# 8-15·14211. 6., Floor, 

Krushl House. 

Sri Lakshm!Na1'91mha 

Complex, 

Near LB Nagar Ring Road, 

Hyderabad·- 500 074, 

Email: 

tenclers.krushl@gmail,com 

NamH of Manaylng R1111l•torod 
Ofrector am: Dlr&ctl)~ Category 

1. Srl.Ch. Krlthna Reddy SD$CIIII Cla&JJ 

M~naglng Din,elor "CIVir 

2. Smt. Ch. Rajlttia 

Director 

Sttl-P.V.S Vara PraHd, 
Dt 11.or..202or 

Englnee r-.ir,.Chlof (~dmln) 

Registration 
No. 

COT/AP/ 

SP/58-9/2020 

~i~\op 

~~ 
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GOVERNMENT 0 
ROADS & BUlLDIN 

-4-:;..t,mo of U\e conw~,w &_AddfOS§ 
' ~ll/$ Krn!ihi' lniias !hdlil P.rlv.ale Lim.it.id 
. , -.: lN. N~. U454 00TG 2008 PTC059 '573) 
?·o.!M 5-142{1, Near LB N;igar Cro&a Road, 

lyderabad, 
·, "(, .o00(i?:".'.. 
J.~n;,gln11 Dlmct-or : 
'=>H. Chdnmn11a Krlshnt. Reddy 

/) REGiSTF.:R'l:D CLASS: 

' · 
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CONDITIONS 

1) Demot!on of Contfacton: 

The regl1Ul!ring rmthonty may d-emote a conlraotor to a lo\'l.iet ctass 1r ha : ; 
I) falis to miecuta. contracwr or e):etutes !t unsatls1aciortny ar ts pre 

to be t9Sponslble for oonstrUd.fonal d~ciots .. 
E) has no bnger ~d'3quate ~qu!pment, tectirii::u! perco:inel or fin(lri 

m~ources. 
lfi) viult1l~A ~• ny importaot conf.l1Uons of contract. 
rv; I$ respcns1b!1J 1or., ny ott:er matter Wlllctl may :u3t:fy his clemouon 

lower c ,as;;. 
v) H litigic1Js by riatvr~. 

2) Remnval fre>m Hie ;,pproved Ust: 

Rf:gi.,leri11g aulhcrity may ref'love tl1e nar.ie of a 00I·,1·,Kl.,~from tl1e app , 1 • 

lisl, !f tlie conlractnr: 
I) has o:i mvre lho11 one occ:'".as\on failed "lo exec\.Jl&"' -:;c:i1ri'lct or hes . 

ex:ect1ted i: \.'nsa~&f~r.torlly • 
ii} fails t,.) eb:cot,l· t~.e C,:,'ldlti(")rlS of reglstratio,1 u i1 foJ!td to h::i;,11:1 _glV&il 

faisc parli,:;viarr. or h11'urmatiu1, d1 If! llmoJ 0f ,•f3ij:,.1J.gt1,.m 

iii} Peti>lt((tnf,ly Vlorilh\J env !m~rt1-1•11 cond\tl®\Si ct !."G CO,~tr-~l!I. ··.~: 
lvi I~ prcv~ :-:> l';:i re~f'tios!jlt: l,;r c~n;ttrvsllon tfoft.>.cis 1n a n~11T>ber of 't?' 
"11) lo Jeci3~,;1 r,,· in lhs p,o~s of b-P.m? declarc>,1 ~nk:\1pt Ir: s:,tolf-nte 

\,Cvr'.c.J ~p o;~olve'1 '.::~ f.'3• tifo.,l'le-ct. 
vi} Pfr .,ist.,, ,Uy \liio;.il>i.,; 1;-:e l.i~O..Jr r~guta::ons er,1 (l:l~:1: 

,,~ 
' 'il ~> 

i~J 
-) ' 

J ~ · 

I 

L ,1 .~ 
,j 

, ,, • !J 

'1 j' 
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GOVERNMENl OF "TELANGANA 
ROADS AND BUILDINGS.DEPARTMENT 

Present: D. Asha Rani, M,Tech,, 
Chief Eng!neer(R&B), Administration~ Quallty <:ontror, I 

(}. 
lxt>.~Qlhgs. N9...2.Ql,_!°l.1 DE~(.!'::J?.9.Y),L.Bgw.,J /SP ,C/ 2019,__Qatc: ]4-0$?-2020 
Prc~ntS.~~mlt!~ _ __ _ ___ _ _________ _ 

: 1) Sri a. Nagei,dra Rao Engineer-in-Chi-er (Admn. Wing),!&CAD, nept & Ch 
·1 Committee of Englneers-rn-Chlef Commissionerat~ 

--- - -·- J~ncJer--, Goy£_mmont of 1.'=11~~. ltyderabad, 
. 2) Sri M. 5iltyanaroyana Enyin~cr-ln-Ch!er, PR, Hydera ad, 

R_c~9y _ Govcrnm~n, ofTclangarm ~ tcmber 
'. 3) Srl R. Sr~edhar Chief Enginoer PH, Hyderabaf 

Government of Telang~na & rr,ember 

Sub: R&B O~pt. -Contractor -Registration of Special Gl~ss (Clvi1) Contractor~ M/s Krushi Ir'lfr.is 
India Private Limited, - Orders - Issued. 

Ref: 1. G.O. Ms. No, ;}4, dt.01-07-2003 of In•igation and CAO (PW-COD) Departr,ent. 
2, G.O. Ms. No.202, T, R&B {RI) Department, dt. 15-11-2003. 
J. Memo No. S1644/COD/200'1,Dt.02-04·2004 of Govt., I&C.AD {PW-COD) Dept., 
4, G.O. t·tls. No,130,I&Cf..O(PW-REFORMS)Oept., dt 22-S-2007. 
5. G.D. Ms. No.4, I&CAD (Reforms) Dept,, dt.15-07-2014. 
6. G 0. Ms. t\10. i4, !&CAD (Reforms) Dept., dt.Jl-<)1-2015. 
7. G.O. l~s. No.661 ltKAD (Refcrms) Dept, Dated: 20-04-2015. 
8. G.O.Ms.No,149, l &CAD {Reforms) Dept, Oat-ca': 15-10-2015. 
9. G.O.Ms.No.46, l&C/\D (Reforms}Dept.,Dated:28.06.Z016 

10. G.O.Ms.No.61 J&CAD (R~forms) Dept., Dated; 23.01.2.017. 
11. G.O.Ms.No.21, l rrigation 8,_ CAD (Reforms) Dept, Dt: 13-0~·20 17 
12. E~gineering-in-Chle:f (AW) 1&CAD AP Proceedings. rio. RC/ ENC (AW)/ ADt>,/ .AEEl / Sfll 3R/ 

20M/ TS/ Datc::d:03-01-2015. 
13, Application of M/s Krushi ln~r~s India Private Limited, H'y'c!~r.ib<id Appli(.ation received 

through online no COTSP151119-0249 on 16:--11~2019 and submitted the hard copy ori 
Di.iteci: 21-11·2019, 

!-4. Minute5 of 1ntn meeting held on 13-02·2020 of the Committee of Engineers. in. Chief, 
Commurilcated by COT, vide Lr. No. MinutesM111/l&CADD/Regn/S01/DEE2/EE/COT/2.0t9·20, 
Dt. 20-02-202G. 

l.. M/s Krushi lnfras India Private Limited, was regl~tered as Speclal Class Com,acJ.01 
under Civlf category ,ide reference 12'h cited, with registration No. COT/TS/SP/40/2014, and it 
is h1psed 02-01~2020. The Company has appli~d ti1rough onlinc with appliCliticn No 
COTSP151119-024!? for Rene1, :al of Registration as Spedal Class (Civil) Contractor ir. t he 
reference 13"' cited, 

2. The Comrr.:ttee of En9ineers-i11-Chl~f an<l Commi5sioner, Comrnissionerat0 of Tenders, 
Tela.1gana State., e)(?rnirted tMe application received from the Company for Registration as Sp~c i,iJ 
Gktss-·{~f\lH)-Eomrncl-0f--£JHt-s--1 H1!°- meeting-hc!d on· 13-02-202o-.-=Fhe co1111 rnttc:c aµpmvect-crtl ..... ,e..--­
appHca,tion at SI.No.:,11JidE reference 141

~ cited for registr.itron as Special Class ( Clvil) Co:1t1.:1ctcr 
--~-w:.... air branch<!!s of Engineering Oepa1tments of Telangana Stat(': Government subject to <:l~rt"iin 

the Company is registered as fol!Pws;-_ 

~ ---'-----'...... I Name of Managing 
d address of the Company Director/ Director 

'.\ ' ·-. 
i 1 

• ru vL~Qfras tndiil Private Limited, 
C o. ~0TG2006PTC059573) 

hut 1~9· i-,{5-~r,Jt B Nagar Cross 
~ I ~~5-~5 ~,~~:a~~~~0035 

;E .111a i I :krush iinfn1si r;di a@gmail.com 
'.Mobile. No. 9177550789 
'. PAN, No, AA0Ct:5115E 
'GS'tIN.No. 36AADCl',S11SE1ZW 

M..,mJ!g.ln_c1.Q~ 
1,Sri Chelamalla Krishna 
Reddv 
Director 
2, Smt Ch eiamal,1 
Rajitlia 
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4. Th~ abov,:, Cmnpany is 4uc1!ined to tender for works costinq upto any t'lmount in tha 
... cE!t(.:Q_Gr :,-' o' :ctvy.) subj~(t fn thr, following c.ondillon$. • 

1 

S, The °tdmpany mentior1ed <lt Para-3 e·,xlVlz which is now registered as Spe~ial Class 
( Ci~il): shall tnrorrn U1c change Clf Dlrnctor~, if any lrJ the rcgisterir\g auu:ibrlty for Infor"lat.ion1 c-luly 
fumist:urig iln nfftd;iv1t on Rs. \ QU/ · Non Jud1clal Stamp Paper by the Incoming Olmcto~, declaring 
that they do not l1ave any other Contr~ctor Registration either lndlvldual or a partriP.r In " nm, or a 
director fri a Company. Sclr peclaration/ArfldMit stating th.at tney have not been _black.1ist~ci, 
declaration that they do not ~vc any c~s~s pending against _them shall al50 h-r. furrjl~;'r.cd . The 
or 1~11n,~I r~gistratlon \lroceedinq issued will ho,os goi;,d for ib V-(llidity period. ! 

! 
6, The Managing Dire tor/Director of the Company mentioned at Para<J a~ovc srculd 

not hold re~1stration in their . ndivldual names or as Proprietor / Partner / Managing partner / 
Director / Managing Direct.or of any other Firm / Company anywhere In Telangana State. 
further lhe Company also furnished an undertaking signed by all the Directors accorcflr1gly. 
Ther~fore the violation of the condition will entail forfeiture or Contractor Registration and action 
shall .be !nitiatcd as per rules. 

7. The reg\stratlon ls valid for five (5) years w ith va1TdJ\.y stt1rtlng from the 
s4~s.~qu~nt clat;:; CJ C~P!rv of p~.rvlo us rggjstrQl\Qn I.e .. 03-01,,-2020 to 02.~01-2CQ25, _since 
lhc company has subm,tted for renrwai of Registration before one month of e-xpiry of per-,ious 
rtgistrntior Ot.:ly c.omp!y,ng with Ctavse (5) ~f the existing Reg istration proceedings 12m cited. 

8, App,ication for renewal of reglstrntlon if desired should b~ submitted before one month 
f rorn the cate of ~xpirv of vl'llidlty or registration as mentioned in Para-1. 

9. The Company registered In Special Class (Civil) can also tend~r for the works fall'ing 
under lower classes. 

10. All the other existing Cor•tractor regIstrationr:. if any ln the Stat~ of Telangana with sm:1e 
ftpeoali,iJtion ,n ~iffe~ent classes In the name of lhc Proprietor/ Indlvldual and in the n.sme of th r 
M.anagi:,g Director/ Whole 1lme Directors / Managlng Partner / Director / Partner of -any Company / 
Firir. star.ds eciricelled . 

11. Toe Company is 11'\Structed to upload their blo-data in ttie web site­
http1J / ecot.,apts,qo.v .in & http:/ /www.tsts.~)i'!ngana.gov,ln. 

12. A c::opy of the registration Proceedings is available in the department website i.e. 
·•·:.rw~y__,I.Qilitt;W~ cI ;::rn,09. gov.in. 

To . 
M/s Krushi Infras India Private. limited, 
(ClN No. U4S40OiG20O8PTCOS9573) 

--No.-8~15:.L42L1~---

D. Asha Ri\nl 
Chief Engineer (R&B) 

Administration & Quality Control 

Near .LB Nag<1r Cross Road, 
Hyderabad TG 500035 
Copy to AU Engir.eeHn-Chicfs of the State Government, Government of Telangana. 
Copy to All Chief Engineers of the State Government, Government of Telangana . 
Copy to All the Superintending Engineers of R&B Department, Government o_f T~lar.gana. 
Copy sL1briit~ec 10 Cornmissior.et', COT, 1" Floor, Ground Water 8uilding,Opp.,. to Govt., Deg, ec 

---.-....:ll~ge, er·1in tcil Bast\-1i , Khaira tab ad, Hvderauad, Tela ngan~ State, Government of Tc!or·1gand. 

EV k File rA (\ - ~, ! 
~ ~ ,, (.J_\ • ~ Q~ 

,. - :2-'5 oSL- io~O 
~ ~ J-1--:', for Chief Englii er(R 8) 

() ~ . 
0 

/ • " dm\r\lstration & ~~~ntrol 
~h-trti .1~'lr "rLLtfu_u_ ;I ,:.~-~Jl~J~o/ ' 

• '\ ~ ,E~t:.CI) 1V E,-OffICER ,·, \.· ."'1· ' 

J)1_vel~r,-rne,,f c:»-rrah'm !Id. rJ-.JJ;h l} _t-\~~~ Uffl·~~.lt~.:iJl{{!/':·,)I 
(_pgg_p L) I ·~ ,• ,,. 

., :? ' 't ~~-?~-; · (_'> ' ' 

~~-

... 
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\ 1~ ''B~ll ti ~'tl -i l ~ f.'l I I 'I f~fO 
• ,· ( ftil5'M ~~ ;r;1 ~) I 

1 

• • • / •• Jfmld~~ ,r,"f~J,r0 •.fC: 1rrrt.! i:rc:-.:r.aoooa1 '.,.,, t .,;~ .l'- I 
• I ,.. t,~~lOlllJi?. i-21010) ,~~ll, ~tn~1• - 911lb1.11cico@mrrnjl (Q r!l 

- - • - ----=-~'~•..:,I;.;;..'' ~----- r--- . -- - --

llm ~ ~ ,.~ ~-fl ~wi f.rn•1mifi - 2007" ij; ~ 1't ~ mt 
~lrtffi1~ ~ ~ f.ri'r1' ~- tfC'IT 1' ~ ~ ~u-, ~ ~ ~ M/~ KRLJSHI LNFRAS 

INDIA PVT, lTP. "11 ~~~~~~~I ~ i -

~ . 

. 

~<nl~';{R\Jli(@'J ~~~ -i. ~fl 
3'\qlu 

~~ .l 1f>ij c!cfi 

2 3 4 s 6 I Mls KRUSHI INFRAS iNOIA' 
PVT.LTO, 

1 8·15-14211. 6lh Floor, Krl.l&hL Re".•l-2018- ., 
18 OB :..01 S i7 D620'23 

House, Sri La)(m1 Nars1~1ha BWDCo -Yo -5l (Z<li) 
Compl~x, Near L. ~- N,13gar Ring 
Roa~. f:i.YQ~d.500 074 

~~r,s -3ot <;" 
~~--

l ~li;nr~tl<li {ffil,-:.11;;.()) / 1m-;roM) (!:1~ITTF1) / l{l\lq~arn, (~l / 'ff>Yl 4Rutvi-lf ~ / 'Q'tl"l 

f.l~~rm 1fi c1,1~ ~!~-q; {ll~ )/wfl ~lll-r<Ti {IB\"l)/111q-;fl mtm;u~N'i {~ Fofil. 

\fcrjf iJi1 ~ *~ I 
2 M/1 KRUSHI INFRAS lNDIA P\/T. LTD, fl,15-1-42I1, 61~ Floor, Kr1.1sti1 House, Sri Laxm1 

Ner,1111ila Complex. Near L B ~•gac Rong ROad, HV(I01801Hl.SOO 074 1lll ~i., ~ · l 

~ri::. 
• ~I 
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FORMT-2 
{To be S\lbmltted by Sole B~dderf All Member including lead in case of 

Consortium~ 

I 

.---..--- ---s_T_R_u_cTuRE LG_A_N1s_A_T_1o_N _______ _ _ _ 

1 Name & Address of the Biddf:!r • GKR INFRACON (INDIA) PRIVATE 
LIMITED, Plot No 43-N-IU, ~ .No.8-2~292/82/J 111'43fN, Road No 71, Jubilee 
Hills, Hyderabad - 500033 

2 Telephone No. /Telex No. /Fax No 9949923355 

3. Permanent Account No.: AAECG5335P 

(Attached Copy of PAN,} 

4 

5. 

GST Registration No of the state: 

(attach <;opy) 

(If the bidder has not obtained GST registration in the State in which the work 
is to be taken up, or as required by GST authorities then in such a case the 
bidder shall scan and upload following under taking along with other bid 
documents. ~If work is awarded ta me. I/we $t,all obtain GST regi:stration 
Certificate of the State, 1n which work is to be taken up, w ithin one month from 
the date of recerpt of award letter or before release of any payment by the 
Employer, whichever is earlier, failing which I/We shall be responsible for any 
delay in payments which will be due towards me/us on ale of the worl< 
executed and/or for any action tal<en by Employer or GST department in this 
regard) 

Employees Provident Fund Account No.: APHYD1420406000 

(attach CO?Y) 

Legil status of the Bidder 

IAttsached cootn ot odafnal Document defining the looaJ $tatus), 

b) A propriotal)' rirm 

A fwm in partnership 

A limited company or Corporation 
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6. Pan1cu1ars of registration with various Government bodies {attach 

reg (strati o o co pies l. 

Oi•ganiz.:ationif!lace of registrsi.ion No. 
Registratfon No. & Oate 

--·- -----4--------------a 
7 Names and Titles of Directors & Officers with 

designation to be concerned with this work 

~ -Des\gnalion of individuals authorized to act for 
the organization. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16, 

VVhether thE! Bidder is a shareholder or partner 
of any firm enlisted in PBSPL. 

VVhether the Bidder or any of his partners or 
shareholders is I are members of the Indian 
Parliament or any State Legislature or relative 
of any of officers m PBSPL If Yes, name and 
particulars of such officer along with the 
rei;;;tlonship to the Bidder I partner. 

Name of partf'lers with their respective shares in 
the firms {attested cop~ o~if9#tjf bjf d1!:,~ 
to be enclosedJ an . s 
proorietorship In case ofindlviduat Bidder. 

Was the Bidder ever required to suspend 
construction for a period of more than six 
months continuously after you commenced the 
construction? If so, g ive the name of the project, 
Duration and reasons ot suspension of work 

Has. the Bidder or any const.ituent partner in 
case of partnership firm, ever abandoned the 
awa;-dea woii\ before its completion? If so. give 
name of the project. year and reasons for 
abandonment. 

Has . the Bidder or any of his constituent 
partners or shareholders has ever been black­
listed or removed frorn the approved list of 
contractors, or demoted to a lower class or 
orders passed banning / suspending business 
with the applicant etc. by any Govt. 
DepartmenVPublic Sector Undertaking in the 
past. If so give details including year. 

In which field of construction the Bidder has 
speclalization ~·-......._-

Number of y 

~ 

LA:>s;K.1 REDDY <JOPI KR15H~'A 
\IANAGIN(i DlRECTOR 

\.lAN AG!"NG DTRECTOR 

"KO 

LA~KI REDDY GOPI KRISHl\A 
- S 1,IJOO S.harr:s 

LA"t\KI RF.Dr.JV s·UBRA RF.DD)' 
- 4'),000 Shares 

NO 

NO 

WATE}{ l'IPl•:UNt,,A:ND WA'JER 
RETAl~,T\IG STRUCTIJRF.~ 

9 YF.J\RS 
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17 Any other information considered necessary 
but not included above. 

- --1--------- - ·- -

18. \/Vhelher the Bidder or his constituent partners 
or shareholders are in any capao1ty near 
relatives(•) of any employee in PBSPL. If Yes, 
name and designation of officer in PBSPI to 
whom the Bidder or his constituent partnersor 
sharP.holder 1s a near reliltive. 

;--;or APPLICABl F., 

----------------------+----·------~ 
19 V\Jhether Bidder ls associated. directly or 

indirectly, wl\h tt"ie Consultant 01 any other 
entity that lias prepared the tender rRSlgn, 
spec:ifications and other documents for the 
Project or being proposed as Project 
Manager/Engineer for the Contract 

(") That includes wife, husband. parents, grand-parents, children, grand-children, 
brothers, sisters, uncles. aunts, cousins, and their corresponding in-laws. 
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UNDERTAKING 

We, 3. GKR lnfr~Kon {India) Private Urnited be and he,eby undertake that; 

"If wDrlc Is awarded to 41$1 we shaJI obtain GST registration Certiflcote of the State i.e 
Anduman and Nicobar Islands, In whfr;h work i5 to be taker1 up, witllln one momh from the 
dote of receipt of award letter or before ret,~Q~e af any payment by the Employer, whichever 
is e'1rlier~ fc#lirrg which We 5hatt be responsibTe for t;,ny delay in p-aymenr! which will bt dve 
tQward$ "~ on a/c of the work executed and/or for any r,ction takfm by Employer or GST 
department In this regrJrd". 

Dated: 27.01.202'1 
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I 
Gu, crnment of Jndi.a 

Form GST RF. G-06 

f See Rt,le IO(J J} 

RilRlstrntlon Cerll!lf'.:1.te 

/Aml'nded) 

R.fi!i~lrlltioD Number :3fiAAF.CGS33.'i? l Z6 

I. Legal N11m1: 

2. Trade N\lme. if ~riy 

3. Con!ilitu1ioa uf l!u!in,ess 

4 . Adan:ss of Jlrincipal Place of 
Business 

s. Dlll( of Liability 

GKR INFRACON (JNDIAJ PRIVATE U~ITED 

CiKR lNFRACON (l~DIA) PRIVATE I.IM.ITFD 

Private l imited ( ori,pfmy 

8-2-293.'82/J ! l l/4,'l/N, -t.1PP JlJAILF.F. lllLl,S l'UliLlC sn,ooL. 
ROAD NO 71 , JUBILt b .llll,LS, llydc:rabad, T elangat1t\. 500033 

------ ---
0 1/07/2()17 

6. Dale of Validity _ ___ _____ 
1
_F_ro_n_1 _ _ _ J o1 i0?/2017 - -=~ ___ _._N_o_1_A_P_P_Lic_a_b_lc_· --1 

7. Type of Rei;tl~lralLQ!l Regular 
l§ll " 

l<:langana Gnod!> and Scn·iccs 1 ~x Acl, 2017 

Stgnalurc 

Name 

Desigria1ion Dcpuly Slate Tax OIJitcr 

Juri:.<.licliunal Offrc-.: SRINAGAR COU)KY 

27/02:'2020 
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1Ht11.ih of Addition.al Jl'lace ofBu~lnesr.(1) 

GSTCN 

Legal Name 

Trw~ Nllme, irany 

36AAECG.Y335PlZ6 

G.KR JNFRACON ONDJA) P*lVATl LIMlTEl1 
I 

GKR lNFR /\CON (rNDlA) PiRlVATl: LIMITED 
I 

I 
Tottd Number of Addi!l(~m,1 l'l11,r~s of llusiness(s) 1n the Slat~ (I 

~l1 tt~ li 1-w...e___ 

.UW.1,, {""'nt- €~"in, /-Id. 
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I 
OSTIN 

Legal Name 

Trad~ Name, if eny 

3t5AAECG5335P lZ6 

GKR lNPIV.CON (tNDrA) rRlVATt LlMtnm 

GKR INFRACON (INDIA) PRJVATE LJM1TED 

Dttalla of M•natlng f Whole-time Dtrtctort aod Key Mans:gerial Prraon1 

Name 

Ocsignation/StAtut 

R~ide.nt of Stare 

GOPlKRJSHNA LANK.1 REDDY 

MANAGING DJRECTOR 

Tehmg.,n.a 

~ 
~Fr;~~~"J(;l:_~?;MPL) 

j 
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1J2-jf2021 

lllhl~ 

l .....,_..,,_ ...,_ GY.I\ INf MCON (INOIAl m:A1l l IM llW 

• U..•trl,-,O OM<+ 

l" f Code 

~•,1F,o 
I 

~l\~1-si.-
s llom!pllu 51111\11 

u " u 

6 U11 l'N. 

1 AIM""" 

Jl'ANll\lmber V..tllt91\911 ,_, '-"tllludo,, DM• 

• ,,_N 

NI"- \/~t'd 1;.,,,;,1no16 

' c...,.,.., hcd1>11 OClll (Jl(b'} , ...... ,.a.'9 Ol/121l01S 

,o bdlsi.tu1 l llft [SJ UllliHM(N1 b!MIWl-.o.t TrP'I ~~rv"n LIMtTt ti cor,1,,.,.,ms 

11 !'rtma,:,, IMIIIII Ill rtrrhmarmltgt rtnb.i~ ~--,N.i,•, ~70UU1l1 

12 ... OIi. 97()11111)1 ' ,.,. N<>t ...... ~•'bl~ 

Nqlf; l,:, (hinge ntll'\I cl tsttbrdhlllft'l./add111i:,. p1 ...... upcblQ )'"'" F Onll $,., ~"d IUfll'>lt I .lli~r,o:d cc,py of~ ... .,.., to th• ,~ro ,,~Isl 01'f,c, wir.h docurn .. n\~ry 

~• al )'0\lr """'/Cc,"rtct •d<i"s•. 

1 v-,iKI REOOY GOPJKRIS...,._ ~HO [>IFIE:C1~ 

' .% lANIII REDO\' OOPIKRI~ MiU!~ NG OfRECTO~ 

3 l,.,UIIICJ RE:OO'l'GOPIKR1SHNA f,V,NAGINd DIReCTOR 

4 LN-111.1 Fl'l':DCIV GQf'IKRISHNA W.111.0.GING Ol~CT0R 

tt631~1'1~fl 

870191l131 

99491!2=~ 

C,e:991>NJ, ~ •lop,,:i ,.r,J Ma11"4 b-r ~ml)l,;,i:t'fl' Pr""i<J"~ f..md ~•nls.ov.:in. lndl• 

l..nl U pdlllt<f Th~, 1, Jan 2Q21 (PV 3 2 t ) 

2&-JUN-201 e 

2wL•t.aou 
~&-JUl.2017 

1&-JUL-2<>19 

• 

,11 
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•••••••••••••••••• * * * .~ * ~~, I ~ 1{~ :nlll ~ t ~ * . ~ \ll'64 1 * * q "11 cfi;,: 
0 
I !.I l-J I 

O 
l-tf"31 * * ~ ~ """" U45209AP2012PTC()78421 2011 - 2012 * 

* ~::'~:::1::,::1:T:::,,TED * 
! ;"' ".;;~:,~;~ =• ~ 1956 (1 •srn 1i ,t, "1Jml aim, !i,.oJ wm t ,nn~ ! 

• "lfti ~-lB{ 3flvl ~ ~ uRcl'ft ~~~qi) ~ e:xl'll e: lf vrrf1 fu>'-TT v1TITT ~ I • 

*-------* * Form1 * 
• Certificate of Incorporation ..&. 

.. Corporate Identity Number : U45209AP2012PTC078421 2011 - 2012 ~ 

.. I hereby certify that GKR INFRACON (INDIA) PRIVATE LIMITED is this day ,& 

.. incorporated under the Companies Act 1956 (No. 1 of 1956) and that the company • * is prlvale limited. • * 

... Given at Hyderabad this Fifth day of January Two Thousand Twelve. ~'?fl ,& 

.. b-V.::- ~ 
~ R~gis.Lmr or Companies, Andhra Pradesh m 

·• ,p'"'f·•i) "~,mm ~ 

* 
'Note; 11\e corresponding form has baen t1ppro~·ad by V VENKAlA RAMI REDDY. Regi~trar of Cori,pa11ies ,and lhi:;, • • 
cen1rica1e has bean digili3lly sirned by the Registrar thro1Jgh .i systell\ generated digilcJ I signa1ti re unoe1 ,ute 5(2) of the • 
Companies (Electron,c Filing and Authentication of Documents) Rvle$. 2006, 
Tho d ,gaally sigood c,,ti"'"' cao bo '""''' at th• Mirn,t,y w•bs«, (www mc,.go, io ). * 
~~~~~~~~<1i]qffi; 

Malling Addr~ss as per record available in Registrar o/ Cornpani43s office: • * 
GKR INFRACON (INDIA} PRIVATE LIMITED 
PLOT N0:253 H.N0:8-3-838/253. PHASE II KAMALAPURI COLONY, SRINAGAR COLONY 
EXlN, 
HY 

···--•-~•• ('- ~ 
{!J 4--o--~,f~~i ~ 
,_J .t.: 'l n (.f/;e p L '\ 
tk · 17--/--S- -J Page 882 of 1410
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FO.RM NO. lNC-22 
{Pursu~nt to ,;er.;(tt;,r, 12(2) & (4) of The 
Companiu Ac4 1013 1,nd Rule 25 ,md 27 
of The Comp,1nJu (l11cor1'or11tio,J} Ru/11:, 
101d) 

Form L.mguag11 

Referlh& instruction kit for ffll lng the form. 

1. • Thi"> form Is lo, ( ) New· company 

-+ • • • ! ·'), 

1\' 

lli'ID"> f••' 

~") Hindi 

NQUc;e of situation or chan~e 
ohituatit;ln of re~lst~r&d 
office 

2. ·;a) Corporate-identi!) numoe, (ClN) ot corrip1r,i, \u~~l09TC,2012P1Ctl/S4:.i1--7 1 ... __ P_re_-fi_i"u __ 
QrSRN or F<ifr1l No. INC-1 • - . 

{b) ()l(Jbal location number (GLN.) ot company [ ] 

~ - - ....-~ ==========::-=====~------a 
3. {a) Name of \Ile oompany GKR INFRACON (\NOIA) PRIVATE LIMITED 

(bl Address of the l\!-gislered office of lhe company 

PLOT NO:253 H.NO 8-3-SJ8.'253 
PHASE. II KAMALAPURI COLONY. SRINAGAR COLONY EXTN 

(c) Name of tne office of existing Regisir-"r of Col'T'lpanie~ (AoC) 

Regislrar of Compan,es. Andhra Pradesrt and Telangana 

(d}" PurpO$e of \M form (;, Chan1)e wilhin local i1rM:. ol city. town 01 village 

4 Notir..e ,s hereby given n,r.l 

(_"")_ Chan9e ouls1de local limits of cily , lown or vill age.within ltie s~me RoC ~nd stale 

0 Change in RoC with,n thv same slate 

0 Change in ,.tac,: within the 1~" •sdie1ion of t.ame RoC • 
C Change in s1ale ovts1de the jurisdiction of e~1stmg RoC: 

• (aJ Tile address of the ~ d office of ttie compariy wrth ettecl fr□m 

(;; 1211,212015 I (0D!MMNYYY) i~ 

CJ The date of incorporation ol comp,my is 

•Address tille I I8-2-293182/J IIIJ 550-C/1, l='lot Na 550-C/1 I 
Line II I Read No- 92. Jubilee H1i1s 

• City I ==;-------=1 
Hyr.t,=rat-ad 
l======.--1-

• District !Hyderabad -

• Sta1e!Ur)ion Terri1oryl=r=e=1.,=n=g=a=li=a==-T=G= === = = :!.__------- --. 

-~ === ==== ::::::===:;-- - --- .....; 
Country [1HDIA 

e:== ===-- ----' 
• Pin code 1500033 

"Phone (with S1 D Co-de_)_ +_8_1 _- • 1=04:...,0____ (ioOS01577 7 

=--== ===--- ------, 
• e ri1a1l 10 !g\.:rinfracon@grnail.corn 

(b) • ReQi!itered Office rs 

() Owned b~ Cornpany O Owned by d,rector(Noc taken on lea-s-e by c,;)mpany} 

(!) T!lke11 on le,;se tiy company () Owned by any olner erllitylPerson (ND1 taken 011 lease by company} 

(-c) .. Name of office af proptis~d RoC or n!WI• RoC 

Regi strar of Companies. AMhra Praouh and 7elangana ] 
Id} f=ull address of il'ie police station under wtlos~ jur,sdic\ron the r-egistered office JS s1h.1aled 

[Jub~eehills Police Statio~ --- • - - - - - - - ----- - - - -..a--, 

IJ.,;r.,,leehills Police Stat~ 

{e} • Particular~ ol the 1Jtih1y Servi~!. Bill d~picting he add•~&Jl .. 9,llll~ @Qim,nxl 01[~ 

(!'IOI older tl'1an two monchs} :}.. 2-::/- Elecw c~ Bill - ----· _J 
'"6r-1~ Page 884 of 1410
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Attachments 

(1) • P,oof of Registered Office M>'.l«iss 
(Corweyance/Lea:;P. d-:~iRP.rot A9r,.,.m,,.n1 
tic-,i g with 1he r•mi re-c,:,;µt;;J stc : 

[ Attach J 
List or atlachment$ 

POWER BILL ~di 

<2l • Cuf,)ie~ of u, e ,,,illty b,IIS ;,as ll'lM11-Cneo 
abo11e (riot olde1 th,m two roonthB). 

A tt.ich 

(3) 'A pro,of that the Cu111µ1:111y i~ permitted 10 u~e the M dr~ss I Attach 
as ih~ 1eyis;l!!feci otN:o of the C i;impany it 1hr: serne 1s o•AmP.d '-· ____ ..., 
by ,my other en\1\yt Pe~on {not tc1ken on lease by comp.any!. 

(5) l ist of air 1r,e «1mpanier; (specifying their CIN) l'lavrng tne Attach 
s:ime rE9istered office addr~ss. if an~: 

RP. nt~I A9r13(ttn.!flt pdf 

{6} Opil(Jnal a(lac:~nl, ii any 
O,eclara1I-on 

Attach 
Remove attachment 1i 

I ♦ IGOPIKRIS>-1NA LANKI REDDY 

0 have been a1Jthonzed b the Board ol Directors of thE- -company ·,;id~ resol~Jllon rwmb€-r 14 
elated 21112/2015 to ~Ign tn1s iorm and declarn tha1 .__ ____ __, 

l~· • Eill \he ,~qu,rements ol He C omprm1e:;. A;,1.2013 :i ncl th~ rules mac~ the I81,no~r ir1 resp€r:t o1 the !;iJt.:.1e<.1 
rnatte-r of 1~1s 1o(T'fl a11d rnau~r~ 1ri,;,~Jentcil lhere10 l'lcwe beer, <.ompl1ed wrlh 

IE) • I .i\so declare Iha\ a. I1 (he inform;:,tion given herecn ab~ve 15 true corre ct and complete incll,J(!ing the 
allachmen1s to this form and nothing material hc:1'.5 been ~.uppres.secl 

2<] Ii i:, hereby 1ur1t.er cer1if1ed That §Al~RTH''). a Chartered AOC.OLJfllanT(ln whol!l-time pr<1ct,-ce ) 

h aving Membership Number !227993 - .. ________ J and (;f!rtificate ol practice r,url'ltier ! 227993 

cerlity ing lhis {orn1 has ceer1 duly of1t)cged for th,s purpo!i•l - ------- -

• To be di,,itally sinned by l».IQ•ttDDY :::'_:_ .;::-i 
::, =- . QOflU(U,$HN;,.·_:- ""; • - I 

• Designation § ~clor -- ·1 
' Director lde"hfic.a\ion Number or tne drreclor : or r0513£33i 
DIN or PAN o1 the rn,m8g!!r :1r CEO o, CFO; or I: 
Members.hip number c,f 11,e Comp.a ny secreta ry 

Certificate b]I' practicing professlonill 

I declare !hi.ft J have been duly e,,gaged for the pr..upose o1 certifrcatiOr\ of this form 111:;, t-,ereby Cfflifi€d tllal I h.lve 
gone lhrougtl l he pmvis,orie. o! The Cr;,mp..inies Acl 2013 a n(l ru\~~ rt.ereu r,det lor ttie :i;ut,,jeo rr1at1er of ttu form and 
rriat!ers lf)c1dental 1'7erelo and I ha•,e verilied the abc,ve pam,::ulars (including .i11e1c~1rrren1(s)} from the original records 
ma,intai,)~d by \he corr1pilr. )' w"lich is subject :'M1ttl:!< of this form M d found 1t-.e1n to be Hue, corre-c:t and compl<e1e and 
no lnlormatfon material to this lorm r,as b een suppressed I fvrtt1er ~rt,iy that 

1 The sc1id recort1s have been p,o petly prepar~d signe<'.l bf the required ottice rs of Ille company ,in<;j 
m:ai11l,.iined es per th~ ~~lev.inl p,o~is1ons or Thf: Companies Act. 2013 cind were fo,Jr;d to be •n order 

2. I hi.ve op1med all the al1act,ments 10 !hrs Form cind ha·1~ •i t-rifled these lO t;,e as per , a,iuirernen\$, comple(e ano 1~91ble·, 

3. I Surtner declare that I have personally •;1s.Ited the reg1slt>red oHrci;, given 1n th~ form iii the aooress men1ione<l 
he,ein iibove ¥1d w:1riried 1riat lhe sc11d r~gist€red 01f1ce or lhe company ra iunct1on1w;i for the b\!:<Jin~&s purposes 
e>f 1he company 

igitally signed by 

ered acc.ountant {in whote-tirne practrce) or () Cos.I accountant 
(") 

() Fe llow 

t,101e: Attention Is drawn to provlsloris or Section 448 and 449 which provide for puniiih 

' I 

■ta.t~mentJc~rficaie -.,nu l)u ni shm-ent for fa lse avide<in~c;;-e_;_ru_s-;.p::e::c:::tl:::v::1?~1 =·==:::;-------;;=::=====:;--.::'il~rf_...... 

,J Check Fomi ;t,4) J Prescrutiny S1.1bmit 
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Thi~ •Form has been ta~eo oo m e malnl.alne<J by the r.glm;u of companle$1hro\Jgh electr-onlc mode .tod b n 
tha basis of at.te mentof comtc1n■aa give n by Ul• flllng C<lmpany. ' 

~~ u__ 

ft;~~f u ' ~ ' QO'l"<:thcrr} &kj, 
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INCORPORATED 

UNDER THE COMPANIES ACT, 1956 

(1 OF 1956) 

COMPANY LIMITED BY SHARES 

ARTICLES OF ASSOCIATION 

OF 

GKR 11'}.RACON (INDIA) PRIVATE LIMJTED 

PRELIMINARY 

1. The following Articles shall be the [&JLJlation of the Company. 

APPUCATJON OF TABLE 'A' 

Tne regulations contained in Table • A' of the tirst schedtile ol the Companies Act, 1956 in so far as 
ttiey are applicable 10 private company, sliall apply 10 this company save in so far as they are ex-
press '~;.~~-!~ IJ.J uded by the following articles. 

~ 0..... 

'l),__ .~~~,_,_--~ · !l'°'1'M 
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INTEf{PRfl ATION 

2. Unless the contekt otherwise 'requires, word~ er express,ons con1ained m these A.rticles sl'lall have 
the sarne meaning as in thP.: Companies A.ct, 1956 or i ri y S1atu\o,f modifica~ions thereof in force at 
the da1e on which 1he.se ~rticl:es ~coma binding <:>n th~ Comp,m\• 

~} ·n1e Acl" rnear.s the Comparues Ac\, 195ij ;;i.s arnended {rom hme to hme and stitutory 
rncdifical1ons lhereor • 

t>) "The Boaro" or "Thf: Board of D1r~c1ors" n,oan:::. II 1e meeting o< the d1rectorn assembled ;,it ~ 
board meeling or the requisrte number of directors entltled to ps~-s circulated reso\ut,on as the 
case may be. ITT accordance ihese art,cies 

c) ''The Company" means GKR •NFRACON ilNDIAI PRI\JA'iE LIMITED 

d I ''The Registrar" me.ms lhe Registrar of Cornpanle~ h.:i\llng Jorisdiction ove1 tll~ Co1npany 

E) "'The Seal" means v~e common seal of tne Cornpany 

() Wo,ds imparting tt1t1! masculine gsnoec shall include feminine gender ~nd vice versa, word$ 
imparting the singu,~, stiatl it1Clude !he plvral and vir;e versa 

PRfVATE COMPANY 

3. The Company Is a Private Compan)' wlU11n the meaning af Section ~ { 1) {iii) of the Companies Act , 
1956 and accordingly: 

4. 

a) The right 10 transfer shares of the C-.:m,pany is res1ricted 1n the manriet provided 
herewith_ 

t,_\ The number' of Members of H·,e Company i~ ilmtled to fitly net including. 

Persons who are iri the employment of the Ccmpany . and 

11. Person~ who. having been fcrmerty in tne employment of the Company, were 
Member$ of 1he Company while in lh~t employmen1 and have continued lo be 
Members afler !he e,npfoyrnanl c.easeo. 

Prnvideo that where two or rnorP. persons hold one or more share$ in the Com~any 
jointly, they shall for the pt1tp<-1se of !he~c 1\rticles. be ~reated as r1 single member 

c) No invitation '$hall be ,ssu!i!d to pt1b!=c to subscribe for any shares o, debentures of 1ne 
Company 

d} ProhIbit'D any rnvrtation or ac.ceptal'lce of deposits frm·n persons othe1 than ,ls members. 
dlfectors 'Jf lheir relalfves 

e) fhe minimum Paid-up capital i~ R& 100.00Q/. {Rupeos 0 111:: Lakh~ or ~vch higher pard• 
up capitai as rnay be pte,cri~o. 

CAPiTAL AND INCREASE AND REDUCTION OF CAPJTAL 

,:iit.al of the Company 1s 20_000,000 (Rupees Two Crores Only!, G)i'."1ded jr,to 
akhs only) E.quily Shares offa~ Value R-s 10I- each (Ten Rupees.~achf w i!h '· . 

\ 0~ l~o; . : 
, j S· • f: '-r ·~ . . 

gkck j i l'tu.u_ ~ ( )~ 

~+~i C~, ~ l~N 
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power to Increase and ri-lduce copitnl ol the Company <:11 1i.l to divide the st,ares in ttie Capital ror 
the lime being and to attach rights. pnv1lege$, such prP.f P,rential qualified or !lpecial rights 
erivileges or conditions aG mt1y be detem-iinad liy or In accordance with the RegLJlations of 
Company for the time being in 1orce and to v~ry, modify, drnrt cir abrogate and such rights 
prlvlle.ges or conditions in such manner as may be permltt~ by the said act and prov1ded by the 
regulations of the Company tor the time being in iorce 

5. t he Company sllall have power to increase or reduce it~ ca~1lal, sub-divide tho 5hares tor the time 
being into stiares at smaller denorrnnations or to con$olfdate them Into sMres or la.rger 
~enomlnations or lo divide lhem into several classes of stock of shares or to a\lach to them 
tespectively, such pr-eferential rights or privileges or conditions as may be dete,minecl by the 
Company In General Meeting or fn accordance with these A111cles of Association of the Company_ 

6. Subject to the P'Ovisions of the Act and these Arl1cles. the Shares shall be al the disposal ol the 
Bo~rd and they may at1O1. gfant options over or otherwise deal with or dispose them to such 
persons at such time ancl on 8uch terms and conditions as they reel proper_ 

7. Subjec1 to the provisi()r'ls 01 the Articles, the Company shall have power 10 issue prelerence 
shares, which are liable to be redeemed on such terms and in such manner as the Company may 
;;leterrnirfe. 

8 . The Oirectors may al$o allot and rssus shares in the Capital ol the Company as payment or part 
payment for any property, goods or machinery sold or transferred, or services rendered to the 
Cornpa11y, and any shares wtiich may be so allotted rnay be Issued as fully or partly paid-up 
shares and ii so issued shall be deemed lo be fully or partly paid up shares. as the case may be_ 

9. If by the conditions of allotment of any shares, the whole or pan ot the amount of issue price 
lhereo1 shall be payable by Installments or at fixed times. every such lnslalJmants or sum shall 
when due. be paid to the Company by the persons who for the time being shall be the member 
registered In respect at such shares or by his executor o, administrator as if it were a call duly 
made by the Board and or which due not ice had been given. 

1 0. No person shall be recognised by the Cornr,my as holding any sllaros upon any trust and the 
Company shall not b-e bound by or recognize any equitable, contingent, future or partial inlerest in 
any shares or Interest in any fractional part of a Snares or any other right in respect of any Shares 
except an absolute right, to 1he entirety thereol in the registered holder. 

11 . The Company and the Board shall ,ricur no liabihty or responsibility in consequence of its 
registering or giving ellect to a transfer of shares, made or purponing ro be made, by ttie apparent 
legal owner thereof (as shown or appear;ng In the Register of Members}, to the prejudice ct 
persons having or claiming any equitable rigt1t to such shares arid who may nave entered sucl7 
notice or referred thereto in any books ol the Company and ttle Company shall not be bound or 
required to regard or attend or give ef1ect to any notice whict1 may be given lo any equitable rlgt11, 
title or interest or be unot>r any llability !or refu.slng or neglecting to do so though it may have bee11 
ente red or referred to In some book of the Company but the Company shall nevertheless be at a 
liberty to regard and attend to any such notice and give effecl thereto if the Board shall so think fit 

12. The shares may be issued at a premium or at discount as may be deemed expedien, subject to 
the provisions of the Act and thes-e Articles. 

Page 894 of 1410

8923589



s 
De 

~ 
CY.l'E~ E')(}.._CU,JJY_E OFFICER 

Chief Execur~B~r (PBSPL) 

' I 

u 

J 

....,., 
Page 895 of 1410

8933590



SHARE CERTIFICATE 

13. E=vAry memoor sh3II bo eniitled to have s11ar1:1 cenlllr.ritflt~J for the share$ r~lstered in his nc;1.,nt!, 
such' ccrt111cate{s} shel! be fssued in f.ccordance with \he Companies (Issue of Share Certitic,1te) 
Rules, 1960 specifying the share{s) held IJy l ilt, member and the amount paid thereon, under the 
common seal of ths Company, in respecl of share or share-s held jointly by several psrsons, the 
Company shall not be bound to isst.Je more 11, cin ( i nP. certificate and delivery of a certil\<..oll.! 10 one 
of the several joint holders ~tiall be su111cienl dcl1vc.iry to all such hukJ~rs . 

14. If a !\hare oertmcata I$ def!ced, lost or destroved, ii rnayr be renewed on payment of kuch fee , if 
any, not exceeding two ru~ees and on such tem,s. ii any, as to evidence and inde~nify as the 
Directors may think m. 

LIEN 

15. The Company shall have a first and paramount lien upon all shores (whether fully paid or not) 
registered In the Mme of any member either atone or jointly with any other person and upon the 
proceeds o1 sale thereof, ror his debts, llabilitles and engagements whether solely or jointly with 
any other person to or wfth the Company, whether the period tor th.e payment lulfillment or 
discharge thereof shall have actually arrived or not and such lien shall extend lo all dividends 
declared from time to tlrne In respect of such shares. But the Directors may at any time declare 
any shares to be exempted wholly or partly from the provisions of !hi~ Article. 

16. The Cornpany may sell. in such manner as Ille Directors think fit, any shares on which the 
Company has a lien but no sale shall be made unless a !'>Um In resp€cl ol which the lien existing is 
presently payable and not until the expiral!on or ciays after a notice in writing stating and 
demanding payrnent o! such part of the amount in respect of which the lien exis1s as is presently 
payable has given to \he registered holder far lhe time being of the share to the person ent1Lled 
thereto by reason of death or Insolvency. 

17. The proceeds of the sale .shall be receivod by the Company and applied towards satisfacllon of 
such deots, lia,bilities and engagements in respect of which tne liefl exists and the residue. if any, 
shall subject t-O a like lien for sums not presently payable as existed upon the sate, oo p" id to the 
person entitled lo the snares at the date of sale. 

CALLS ON SHARE AND FORFEITURE 

1 8, The directorn may from tirne to time make such calls Lipan members In respect o1 any moneys 
unpaid on their shares and each member shall pay 10 the Company as required by the notice the 
amount calle-d on his Shares. A call shall be deemed to have been made at the time when the 
resolution ol the Directors authori:zing such call was passed_ 

19. In regulations 13{ 1) of Table ·'A" the words "Pmvided \hat no call shall exceed one fourth at the 
nominal value of 1he shares or be payable at less 1han one rnonth from the date fixed lor the 
payment of lasl preceding-calf" shall be made. 

20. II any members fall to p~y any calls, 011 the day appointed for payment thereof, the Board may, at 
any time thereafter during such time as any par! ol lhe call remains unpaid, serve a notice on 
him/her requiring payment of so much ol the call as is unpaid, 1oge,1her with ariy Interest which 
may have accrued. 

2~. The notice atore.said sha!I-

Page 896 of 1410

8943591



, 

rast' L d 
n t . eo ,. ' 

~VEOFFICER ·~F EXt:~ e, Aif-icer (PBSPL) ~· chief Execu t"'05f'L 

' \ 
u 

Page 897 of 1410

8953592



(b) state that in the event o1 non-payment on or before the time appointed, the share in 
respect of wtiich the call was made will be liable 10 be 1orreiled. 

22. II the requirements of any such notice as a1oresaid are no1 complied with, ~ny sharB in respect of 
which lhe notice has been given, at any iime therealter, before the payment required by the notice 
has been made, be torf sited by a resolution of the Board 10 \hat effect. 

' 
I 23. A torleitod ~hare may be sold or otln~1wise disposed o\ on ~uch terms and in .stich manner as the 

Dlrec1ors may unanimously decide and Ai fl!W time bp1ore the sc1le or disposition, tile rorteiture 
may be cancelled on such terms as the Directors may t11ink ril 

24. A person whose shares have been forfeited shall cease to be a rnembe1 in respect of the forteited 
shares, but shall, notwi1hstanaing tne forieitLira. remain liable to pay lo the Company all monays 
wl"l1ch , a1 the date of forfeiture, were presently payable by him to tile Company In respect of trie 
shares. The liability of suet, person snail ce.i:;e ,1 and when \he Cornµany shall have received 
payment in lull or all moneys In respect or the shares. 

25. 
(i) 

(2J 

(3) 

(4) 

A duly verifie<j declaration in writing that the declarant is a Director , a Manager or a 
S~crelary of the Company, and that the Shares in the Company have been duly torfeit~d 
on a d:i.te st~ted in the declaration. shall be conclusive ev1oence of the facts therein stated 
as against all persons claiming to be entitled to the Shares. 

The Company may receive the cons;derati-on. ii any. given ror the Shares on any sale or 
disposal thereat and may execute tha transfer of Shares in favour of the person to whom 
the SMres Is sold or disposed ot. 

The transfi3r@e shall tl1ereupon be regrstered as the t1older ol lhe shares. 

The transferee shall neither be bound to see to the application 01 the pu,chase money, if 
any. nor shall his litle to Share be all ected by any irregularity or iflvalidity in the 
proceedings in relerence to the ·forfeiture, sale or disposal 01 the Shares. 

TRANSFER OF SHARES 

26. The members of the C..:impany holding equlty shares agree that nelthe,t1·1ey sell, transfer, assign, 
mortgage, pledge or ottie1Wise encumber or deal with any or all the shares of the Company, 
wilhout the prior written 'COnsent 01 the Board of Director ol lhe Company. 

~ 

27 . In order lo ascertain whether any member is willing to purchase a share, the persori proposing to 
1ransfer the same (hereinafter called the 'retiring member') !.hall gwe a notice in writing 
(hereinafter called the ·sale notice') to the !3oard or Directors about his desire lo sell. Every such 
sale notice slial! specity the distinctive number al the share which ttie retiring member oflers fol 
sale and the sum he fixed as 1air value and shall constitute the Board or Directors as his agent ror 
the sale 1or the share to '.he mamber or person selec\ed by the Board of Dlrectors at the price so 
lixed or at the option of the purchaser at a lair value to be fixed iri accordance with these articles. 
No sale nonce s~,all be withdrawn except wtth the sanc11on of tt1e Board 01 Directors. 

28. The Board of Directors shall within 30 days atter the service o1 a sale notic& find a member willing 
to purchase (hereinafter called the purchasing menibar) the shares comprised lhere-in and shall 
give notice thereof to the retiring member, \he retiring member shall be bound upon payme~t of 
the price fixed by him or the fair value as tile case may be. to transfer the share(~) to such 
purchasing member. 
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29. In case of any difference arising between the retiring member and tile pufchasing member as to 
1he iair value ol 1he share, the same shall be fixed ti~,- any Arbitraturs mutually apPomted by both 
rf!!tfring and lhe purchasing mambt11 i:i11ll oµproved by th e ~oard of Directors. 

30. In the event of ret1nng member failing 10 carry ot,t 11,e sale 01 any share(s) which he/she shall have 
become bound to as ioresaid, the Boaro of Directors may execute -a 1riAnster ,1 his n(lme arid 
may givo El receipt 101 t e fJUr<.:hase price ot such shares and may register the purc~as1ng member 
as holder thereof and I sue to him a cerUflcate for the same. Thereuµorl 111e purchasing member 
shall become indefeas1

1
b1e entitled thereto. The relir111g member 1n such case shlall be bound to 

deliver 111s certllicata for the said share and on such delivery shall be entitled to receive the 
purchase price w1tt1out interes1 and it the certilicate shall comprise any shares wt,ich he has no! 
become bound 10 transfer as aforesaid, the Board of Directors shall issue to him a certlfica1e for 
such shares. 

31. If the Board o! Directors cannot within lhe period of ~O days afler the service of the sate notice, 
lind a purchasing rnember 1or all or any of the shares compnsed therein and give notice 
accordingly or if through no tault of the retiring member. the pu1chase ol any sllares ln respect of 
which sale notice has neen given, shall not be cornpleliid within 30 days from the service of such 
notice, the re\lring member shall at any time w1lh1n ttiree monH1s lherealler be at liberty subject lo 
Article 2 hereof to sell and transfer the share{s) comprised in his/her sale notice 

32. The Directors may refuse to register any 1ransier ol ~hares subiect to provisions of tne Articles 
herein and more particularly subject to Ar'licle 26: 

a) After assigning the reason thereof; 

b} Where the Company has lien of the shares; 

c) Where the result of such registration would make the total numbe( of members 
e)(ceeds the IJmit ment ioned in Article 3. BLJl Clause (c) ol this Arttcle shall not apply 
where the transferee is already a member_ 

33. No transfer shall be made to an insolvent or a parsori oi unsound mind 

34. A fee not exceeding one rupeP, may be charged IOI" each instrumen1 or transfer and shall, if so 
required by Ttie Directors, be paid before registration thereot. 

TRANSMISSION OF SHARES 

35_ (1) On the Death or Member. the survivor or survivors wtiere the member was a joint holder, and 
his legal representatives where he was a sole holder . shall be the only persons recognised by \he 
Company as having any title to his interest in Shares 

(2} Noting in ctause ( 1) shall release the estate of a deceased joint holder from any liability in 
respect of any Shares which had been jointly held by him with other persons. 

36. (1) Any person becoming entitled to Shares in consequenc£l of the death or insolvency or a 
member may, upon suc11. evidence being produced as may be properly required by the Board and 
subject as hereinafter provided, elect, either.• 
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(b) to make such transfer of the Shares as the decBased or insolvent member could have 
made. 

t~) TMe Board shall, in elthet cas-e , have the same right to decline or susrect registration as it 
would h.:we had, i1 the deceas~cl or insolvent member had transferred the Shares belore his 
death or insolvency. 

37, A person becoming entitled to a Share by reason of the death or insalwrncy oi the tiol<!er shall be 
entitled to the sa1 n~ dividend and other advantage~ to which he would be entitled if he were tne 
registered holder of the Shares, except that h,e sha/1 not. before being registered as a member In 
respecl of the Share, be entitled In respect o1 ll to exercise any nght conferred by membe,ship in 
relation to meelfng of the Company. 

Provided that the Board may, al any time, give notice requiring any such person to elect either to 
be registered hlmsal1 er to transfer the Share. and if thP. not:ce is not complied with within ninety 
days, Iha Board may thereafter withhold payment of all dividends, bonuses or other moneys 
payable in respect of the sha,rEa . until U1e requirerl'lents of the notlce have been comptied with. 

MOOIFCATlON OF RIGHTS 

38. If at any time the share capital ,s divided into different classes of Shares tile rights attached to any 
class (unless otherwise provided by the terms of issue of the st,ares of that class) may. whether or 
not the Company is being wound up. be varied with the consent in writing ol the holders of tnree­
fourths of the issued shares of that class, or with the sanction of a s~clal resolution passed al a 
separate meeting of the holders of the shares of that class. To every such separate meeling lhe 
provision ot these Articl~s, relating to general meeting shall appfy. 

PROCEEDINGS OF GENERAL MEETlNOS 

39. A general meeting of lhe Company is held by giving not Jess than se•.ren days notice in writing. 

40. A general rneetlrig may ~e-called after giving a shorter notice than ll1at sr:,ecif ied under Article 39, 
it ,oons(:nt is accorded tliereto in the case or a Annual General M~ieting t.y all l he Members entitled 
to vote thereat and in the case ol any olhar meeting by the Members ol the Company holding not 
less than 95 per cent of such pan of I.he paid-up capital of th':! Company as gives right 10 vote at 
the meeting. 

41. Every notice of a meeting of the Compa11y shall specily the place. the date and the hour at 
General Meeting of the Company and shall conlain a staternerit of lhe busiriess to be transacted 
there under. The Board ol Directors may give an explanatory staternant as they deem fit a.long 
with the above referred notice. Section i 73(2) of \he Acl ha-s no application to this Company. 

QUORUM 

42. Two members pe~onally present shall be the quon.im for a General Meeting. No business sha11 
be transact~d at any General Meeting, unless tile quorum reql1isile shall be preser,t. 

43. (i) Any member of the Company entltled 10 atteno and vote at meeting ot the Comparyy shall be 
enti • l another· person (Whether member or not) as his proxy to attend and vote 
In 

.\ .. _ 
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(li} The instfumenl appointing a proxy shall be in the form set oui i11 tl1e Act. However lhti 
rirovisions ol section 176(2) o1 the Aci shall not be applicablf!. 

(iii) On a show ol hand every member present in person shall have one v01e On c1 poll, Voting 
Right shall be in a<:cordance with Section 87 of the A;::t • 

BOARD OF OIRECTORS 
I 

44. The number or Directors shall not t>e less than two and not more 111ar1 twelve including Managing 
Director and all kin~s of Directors on the Board. 

45. The following shall be the First Directors o! the Company: 

1. GOPI KRISHNA LANKI REDDV 
2. SUBBA REDO¥ LANK! REDDY 

The first Directors are the permanent Directors and are not liable to retire by rotation . 

4'6. Directors shall not be required to hold any qualification snares. 

47. The Board st.a\\ have power at any time and from time to time to appoint one or more persons as 
directors/additional directors, provided ll'le number of the directors already mentioned and ths 
number of dirnctorsiaddiHor1al directors thus appointed together shall not exceed the limit 
prescribed unoer Articles 44. 

48. The Company shall, subject to the provisions o1 the Act, be entitled to agree with a:ny persons, firm 
or corporation that he or it shalt have right to appoint his or its nominees on Lhe Board of the 
Company upori such tsrms and conditions as llle Company may deem fit Tile corporation, lirm ot 
person shell be emiUed, from tim~ to Oms, ta remove any such Directors and appoint e.11other or 
others in his or their place-s. He shall be entitled lo tile same righls and privileges am;l be subjecl 
to the same obligations as any olher DireC1or of the Company. 

49. The Board of Directorn ol the Company s11a11 have ttle right to appo,n1 one 01 the Directors of the 
Company as Chairman of the Board. The said Chairman shall al~o have the power to defer or 
reserve the decision of the Board or any rnatter tor considera.lio11 of the company In General 
Meeting. If at any meeting ot the Board, General MRAl ing tile Chairman is not present within 15 
minute1;; after the liffi-e appointed for holding the same, then Dire:tors present may choose one of 
\heir members to be Chairman of the meeting. 

50_ Oueslions arising at any meeting of the Board st1all be decid~d by a majority ol votes and in case 
ol equallly of votes, the Chairman shall have a seconu casting vote. 

51 . A meeting or the Board for the Lime being at whict1 a quorum is present shall be competent to 
exercise all or any of the authorilies, powers and discretions wt-iich by or under the Act or these 
Articles are tor the time being vested in or exercisable by the 8o8rct generally. 

52. The fee payable to a Director for attending a rneeting of the SDard or Committee the1eol shall be 
such sum as may be fixed by the Board lrom time to time within the limits prescrtbed by. law or 
approved by lhe Cent,<1·; Government rorm trme to lime. 

~~~revisions ol the Act, If 8ny, a Director may be appointed to advice the Board <:i i 
pert or be called upon to pe,1orn1 e-:x:tra services to lh~ Company. The Board of 
~ 

~ / J (A_u__ 
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Directors may pay to such Directors sucl) spec,cil rernuneralion as tr,ey thiril< fit , in addition to the 
payment agreed/or entitled to as per law. 

54. The Board ot Directors, may subject lo lhe pro'✓isi<,ns of tl19 Ac1 delegote any of it:; power \o 
commiqees consisting of sucl, member or members or its body, and such other persons as it 
thinks fil and to the Man&ging Director Any Committee sc formed or 1he Managing Director shall 
in the exorciGc of the powers so ut:l!;ty~led. c4n11rm to any regulations that may 1ron1 Hme to time 
be imposed upon it or hirn by the Boa(d. 

55. Subject to the provisions of the Act, any reso1L1ion passed by the Directors in circulation shall be 
as e1fac!ive as the one passed at the Board Meeting. 

MANAGING DIRECTOR 

56. The business of tl'1e Company may M carried on by the Managing Director(s) who may be 
appointed t>y the Board of Directors ironi time to time who shall llx the terms. qualltications, 
remuneration. duties, authorities and powers. Ttie Board inay from Lime to time and sub1ect to the 
provisions ot the Act delegate to the Managing Director s~Jch of their powers and duties and 
subject to such limitations and conditions as they may deern lit. Ttie Board rnay frorn time to lime, 
revoke, withdraw, alter or vary au or any of the powers conferred on hlrn or dlsrn1ss him from office 
and ap!)Oint another in his place. 

57. Subject to the provisions of the Section 31~ ol the Act. no directo1 shall be disqualified by his 
office from holding any otllce or place of profit uMer the company or under any Company in which 
this Company shall be a shareholder or otherv.o1se mterested or from contracting with the Company 
either as vendor. purchaser. or otherwise nor sliall, any such contract or agreement entered lnto 
by or Ofl behalf of ths Ccmpany In which any Director, ~hall be in any '.'lay interested be avoided. 
nor shall any D1rectar be liable to accounl \O the C(l rr,pany for any prolit arising from any such 
office or place of profit or realized by any such contract or arrangement by reason only of such 
Director holding that office or of the fiduciary relations thereby e~1abl1shed, But it ts declar'ed that 
the nature of his interest must be disclosed bv him at the meetino 01 the Directors al which the 
contract or arrangemer.! l.s determined if it Is th~n e)( ;s1ing or In ,m/ other case. at the first rneEtting 
ot the Directors after the acquisition or interest. /1,ny di(ector may a!so advance any money to the 
Company at such terms as rnay be approved by tne &:,ard. 

BOOKS AND ACCOUNTS 

58 The Board Directors shall cause, in accordance witl) Section 209 of the Act, prop€r books ot 
account with respect to 

a) all sums of money received and accepted by lhe Company and the matters in respect 
of whict1 inco:ne anti exper1dit1.ire lakB place. 

b) all sales and purchases made by tne Company. 

c) the assets and liabilities oi the Company. 

The Books or accounts of lhe Company shall be l<.ept at the regist1=red o11ice or at such other place 
in India as the Board thinks fit and shall be opon 101 inspection by any director during .Qusi11ess 
hours. • • 

Th 1i1rie to tlrne determine wN.ither Hnd to wi1a\ ;;;xtent. and at what time places 
a ns and regulations thi2 book~ and documonts of the Company shall be 
o ~mbers ol the Comp,lrly 

~r 

\ L ; • /: < I ' • . uf r 

~~·w . ~ h(_\Q__ rt(1 ·., 

~~~ t-~~ t-kf. \/,·: 
~~~l~~~--1, 
Cr.B ~ FL) 
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AUDIT 

59. The Aocount9 or tt,e Conipa11y sl·iall be audited by the auditors appointed ,as per the provisions of 
the act. The Accounts when audited and approved at the annual general me~ting shall be 
conclvsive. 

THE SEAL 

60. The Directors bhall provide a r.nmmon Seicll or 11,e Company mid every l,ns1rume11l lt1 which Lh~ 
Seal i$ amx;>c;I hall be signed by nny one ol lhe Direclo, s aut11ortz_ed by lt1e Board ot Directors. 

SECRETARY 
61. The Di,ectors may from time to tim~ an such terrne and conditions appoint of (ernove any 

individual or firm to perform any functions required to be perlorrned by secretary under the Act and 
to e)(ec;ute such other works es may be decided by tho Board. 

WINDING UP 

62. The liquidator on any winding up (voluntary or r.ompulsory} with !he sanction of the sp{lcia! but 
subject to the ,ights attached to any pre1erenc€ share capital, divide among the contributories in 
species and pan of the as~ts of the company and may with the lik.e sanction rest any of the 
assets of 1he company In trustees upo11 which lrusls !br tile bene!il or the contributories as the 
liquidator with the like sanction may think lit, 

63. Subject to the prc,.,isic~ of sec..11on 201 ol the Cornp.anies Ac.t, 1956 the Managing Director, 
Secretaries and other Officers tor the time being of tt,e oompany. and the[r heirs, executors and 
administrators respectively shall be indemnified out of the assets at the company !rom and against 
all suits, proceedings, charges. losses, damages ond expenses which I hey or a.ny of them shall or 
may incur or sustain by reason of any act done or omillPd in or about lhe eJ<ecu1ion of their duly in 
their respeclive olfices or trusts except such (if any} r,s 1tiey shr1II incur or sustain by or through 
their own willful negl-acl or default respective1y w d ~ uch olfr:er or trustee shall be answerable 
for the acts, receipts. neglect or de1aulls to any c1!1er \'!licer or trustee or !or joi11ing in any receipts 
for the sake of conformity or for the solvency or i,one:=.ty or any banker or other person with whom 
any money or effects, belonging to tt1e compan,· rnay be lodged or deposited for sate custody or 
for any insufficiency or deficiency of any security upon which any moneys of the company shall 
be interested or for any other loss or damage due to any such cause as aloresaid or which 
may happen in or about the execution 01 his ollice or trust unless lhe same shall happen through 
the willful 11eglect or default Of such orficer or trustee. 

SECFlECY 

64. Every Oirecto,. Secretary, Al.lditor or any other olllcer or employee of tlie Company stiall, if so 
requirad by the dir£ctors, before ent~ring upon duties, sign ci d.~claration pledging to observe a 
strict secrecy with respeclto all the affairs o1 thE company. 

65 Subject to the Act, no member not being a director shall ba enlitled lo vrsit or inspect a11y account 
books, documents or works or the Company wit11out the perr:iissicn of the Dire<:to,s or require 
di$covery o1 any company's ttade secrets. prcc;;,ss, or any other matter which would in the opiniort 
of the directors be expedient in the interests o! 1t1c Cori1pany not to disclose. 
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INCORPORATED 

UNDER THE COMPANIES ACT 1956 

(i OF 1956) 

COMPAN-Y LIMITED BY SHARES 

MEMORANDUM OF ASSOCIATION 

OF 

GKR INFRACON (lNrni\ ) PRiVATE LIJ\IITED 

I. The name of the company is GKA IMrnACON ()NOIA) PRIVA1~ LIMITED. 

II The registered office o1 the compe.ny ::;hall b6 situat-ed in the state of Andhra Pradesh. 

Ill. The objects for which the company ;s •Jstabllshed are: 

A) THE MAIN OBJECTS TO BE PURSUED BY THE COMPANY ON ITS 
INCORPORATION ARE: 

\ , To p1ornote. build, develop, mair1lain, op~rale, ,~pair. reconstruct. tra11sle1 lllfrat.trui:tu(.e far;ih ttes 
penainil'lg lo rural, urban. indu~trial. ,;gricu!wre, ~du,,a1io1:, 1ourism, mining. info rmation 
te.;.hnology de11elopment and to de:J°1gr\ <le•;e lop, OJnstru<:t operate arid maintain ro:.id,., 
bridges, dams, llyovers, hydel project~ nr1d ol11er infras1ruc1u1e projects namely indu!i,trieil 
townshio, housing colonies, industrial est;:; tes. 1echnologies parks_ cold s10,a9e. l'l<i\e1s. motels, 
resorts, amusement pa.rk~ anywhere in 1h6 world and to tl(;I as C0l)SUl!ants, advisors, 
architects, civil engineers, designers, <iev":'iuoers. comr-ac1or, town planne1s. valuers, surveyors 
and $Uper11isiJrs for all sort~, conslrt.Jc1ion ;ictivi1ios ~~nd allied jobs and worl<s .. 

2. fo und~ake Work~ <;:Onl rac\s oi Con!.:-hU<;!ion of Elridgos, Ao,nls, Buildings an,j othe< Civil 
works aoo Clln$1ruClion Projects ~md unuer1ake •J~noui. lnlrastrutiure Projects tilie highways, 
p0r1s, a1rpor1s, !elecam, housing, lo,"nships, , ,.,fer an~ 3,,weraiJ1>. works, pet,vchernicals, 
projects ol lnfo1matiol'1 technology, Tur 'l~<=Y Pr ... ~l'~crs .inc! rJ\lter ~irnilar worils and 10 acquire, 
sell, own, lease. lei out Dr'l hife, adm1n:;;I:•. m;in~,iJe, co11 lro1, r,pfJraie , construct, repair. alter, 
equip, furnish. 1il oul , decorate, impro·, ., ; r;d Olllu w 1!-0 VJt(lt\li<,k'<' and deat in en,gineering and 
C0l'lSlruction works, bu~dings, pm1ecl::;, dl•cr:;; an,: s!rur;;lurt>s or ai! kinds 

3, TD car,y on lhe business or cons.truc:1on c,I apar'lments, plazas, rnul\1•s1e>ried ttats, business 
offices, shor~, madiels, wa1ehousias, 111du$lric1I and c.omrnercial b\Jildings, roads. darns, 
Mdges. spillways, hi~hways, retervcir!;, :i1irports, $eaports, and structures ot all descriptio11s 
and to equip the same or any part ther-;;, rJ! witn all c,r aoy corweniern;:es, drainage anc! sewerage 
fac1lilies. water s1,1 ppty. electri~ &/\cl 9a~ ir,$iallatiuris ".iUr>Jr;>Ct \o 21ny ps,mission required b)' law 
and rn acl as civil w<lMmechanical.1!c!lectrical contractors to Prr:n•int1al Governments. F~reig11 
Go\"emme,,ts, Foreign Agencies, Public '-ocal Authorities. ML•n1c1p~lities or olht>rwise. Semi'. 

~--.... Government. Autor10mous Cofparations. J•ti;,ale • Pubhc Companies ,Jr any p11vate person arid 
~ 1)nELa a,ry Or1 l~e business or estimation, c-!raw1r'\ g up o! <•?eCifr:.;ations. inierior ano a~terior 

~~~ -...--....._/M"""ration an<1 other similar wo~s rel21i n'1 t/J civ il mect1ariical, en•monmen1a, and.1or eleclri,:;al 

~ 't)"(" erlnQ ~ 

ff§~; ' J ' '?:. ',;,/ 1' 1 

\.t ( Ydn • j • , )} I , [ • 
Uej ~---- · . ~~ ~s-
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4 To carry on thf! business of rs,11 a,f.>.ta a~JPn\~. rec1lt1Jr5. r. rop11e1ors ot flats, buildern, 
crmtrae:h,1$ t;il ev~1y t;1escr1ptl;;,n, dee;o1.i.1or:s. rn.::isunetln,, rr,ns11v~\i1)r, n l r11 sii.1Erntial houcc~. 
apar1men1s. commercial comp!eY.eS &rm ~1roup housing .t!"ld c'fll ~on~ of '?Stale aclivnies and 10 
establish, devP.lop Anrt promo\~ re~klrnnal pl,;tr.11.:i.t!J io1 J ill1.>r1;1n\ purposes a11ll lu a1.:I .i:, 
co11suttantG. brofr.{lrs. agents. adv1!>0•~. eng1n1:1;1r !-., arc:hi'tecls, dt'l$igners, pl;Jnne1s, SlJrveyors, 
appraisers, decorators. mediate,, f,1C'i1,1::itor I r-epreS<:r11.:;11.e, ·ranch1see in lhe tleld of 
construction aod real estate ol all anc any ly-p,c .'!nd 10 uncertahe .ill kind~ of cons!ruc1ion and 
real c:.lotc work.a 

5. To purchase, acquire. cake on leas-<! c,, ,;i exc1\ang e or in any other 1awru\ manner an>' /,lrea, 
lano, t>tillcilngs. stnic1w es and to !urn 1hP. i.::am~ in to a1Xmm1. di.:\ tllvp tt,e same and dispose or 
or rnaln1ain the sarne for purpose ol lnvP.!'\rnent o, resale c,r 01heJ"l.'1'15e and to traffic cl any kind. 
tenure and an~ interest 1n and iO ao:r.u1r,- sell and <Jf:al 1n 11ee1,old3 and households or any 
inlerest \herein and generally to deal Iii, soo(ula\e by wa;- or 5alc, lease e.:<cl'l.ange or othf¼rw1~e 
with lano and house properly a nd Rny t 1h•1r prol)P,rl)' or c:.1\y rJE'SGriplio t, , 

B) OBJECTS INCIDENTAL OR ANCILLARV TO THE ATTAINMEN, OF THE MAIN 
OBJECTS ARE: 

1. To ~cqulre and undertake 1he wnol'? er 8n y par! of tho t•usi ness which the company is 
authorized l{l carry o n or proposes to carry on as deemed lit fo , the purpose ol tf'\e 
company 

2. To enter into partnership l joint Vt':,n\urs- 01 any ottier ari angement for sllitnng prolits. 
union of iriterest, co-operation, CH rc~11rocal cOr'lL'-eSSion. with any person or company, 
wlleU)er in India or abroad, carry•rt,:1 <1 ·, or ~,·gaged h 01 ;:ibout to carry an or engaged 
in any busine$S or transactior. which t11e c-ornpc1ny is r.1.:thori.::ed lo carry on. 

$ . T o promote any company or c;ompi!ni!'s , whether in !ndia or abroad, fo1 acQuirlng all or 
any of the property, rights ano liabilil les of the cor11pa11y, o r lor any other purpose, 
which may seem dire<:tly or in(tirec11y C,\IGUlate<I to benorn 1his company. 

4. Generally to purchase, take on Je3se or rn exchanpe, hire or otherwisl3 acquire, any 
movable or immovable property and r.,n~' rig h1s or· privileges which the company may 
think necessary or convenient for !h~ purf){lses of 11£ ~,usn,ess and ir1 particular any 
lands, bulh1lngs, casements. 

5. To employ or otherwise acquiic 1°::::r.r)ir:at L<xpert~ ;3:,3irieers, professionals, valuer'S 
and other skilled and i or unsl<ilkz-i labour for any cf \r)(' purpose or business of fhe 
compM>'· 

6. To sell. improve. manag~, dev~lop, rn:c:l1ange, le-asr , m(cr1gage, franctiise. dispose or 
turn 10 accouf71 of otherwise de.al ·1.Af Bil or any r.ic:1 I uf the propen.y and rig lite af lh9 
company, 

7. To apply 1or purchase or otherwis<.' acqvire any patc11 ts, brevets, 11M111l1on licenses, 
concessions arid the llke conlerri11;:. ,;ry exclusive o, 111x, e.:ctusive or limited right to 
use, or any secret or other inlorm;;;11011·s to any ir.ve11ti0n wl)ich may seem capablt) or 
being used tor any of the Pllrpose of \I e compa11y. • 
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con(']essions which the compa1av ::,. \' lhink ii c1 · s1rt.hl e 10 obtain and to carryout, 
exercise and comply w:t11 any sue!, .,r,2:-ige men ts. , ;ghl e., privileg1::s •and concessions. 

9. To apply fo, tender, purcha;;e or oll1erwise acquire conlrar.ts, !:i ib-contractors, 
licenses. and concessions tor an vi' "'llY ol thr,,rn to uridenake, e>:ecure carryout 
dlspps8 of or otherwise turn to a ~.:,1•: :•11 !he sa.nie 1rK; lo 'subject all or any CQ11trac1s 
f rol time to time and upon such \1:1 ; :, .. and , ondih , ,s ;,~, rr o1y be 11itough expedient. 

10. To J?E.Y, salisfy or cornpromis~ any claims made ag.iin:sl \tic com~any, wt1icli it n,ay 
see~ ei1pedlent to pay, satisfy t,: c:,: 11:·ro111i !>e nc. it} ;:,,lu rdi ng l ha~ the same may not 
be valid in law. • 

11. To borrow and secure the paymer~t ol money i n SL ·.h manner and on such lem1s as 
1he Directors may deem ei<pe<'ie111 ,r (;d<lition 10 mortgage ur c,;harge tile undertaking 
and all or any part of tile prop-~.: ''f -::·, d i:ght~ . 1 11 :1: c:crnpany present nr 1uture, 
including uncalle<! ca~itaL 

12. To open an account or accounts ··:1' '' nny j)erson o; c01·;,))any, or with any bani,; or 
bankers or sherilfl) and 10 p f;,: ;,;\,. ..:nd Nith<' • w ;-r,·:rni•3s from suet, account or 
accounts writr!her there may be crrc::it c,r otherwise. 

13, To draw, make, accept, endo1sa, drsr:ount. execull. ,:ind Issue nego1lale, assign, buy 
and sell and otherwise deal in Cl:cqJ•~s. drafts, prcrnisscry no1os. bills of exchange 
hundies, debentures, bonds, bills ._,f I d ing rallw,., ,,.,c~,:)ls. warrnnts and coupons 
and all olh&r negotiable and Iran. Ir ;:i ,1'= scctirril~"' •so irnr-nls and docurnems. 

14, To remunerate any person or .-:-:r:·,,;.;,;iy lor serv:,,ct r .n(kted, or to be rendered in 
placing or assistlnQ to place o, :;, L,_,, _,,,,6(Jln.;i th t •lat:,·19 l)f any of the sh~res ln the 
company's capital, or aoy de\·;,;:,: ,, ., :, del.h:n.' .. , s\,:,cl-.. ix other securities of the 
company, ,ir in or abOl.lt tne iormafon or pro 111otion 01 lhs company, or the conduct of 
its business, 

15. To adop1 such means for mi:: tl'·
0

' 
1 : u,,.,,, t11e :_:.o, .:, ,,;S'S and / or products of this 

company or any company i 1· 1\, 1:-:.:, 1t11s c:o:: :;: .:./ i::: interested as Its agerr1, 
represenlaiive or 1n any other w 2'. Jy •~sue ol r,1rc!Jlar~. posters. calendars. show 
cards, playing c-ar<ls, hoardings, L,. ' -1.Jro µro~,c: "11 nc-:;. r_i;1hibi1ing by publication of 
books. periodicals and by granl,, , ; ;. ' .-, 1EM a ·J.. ~:.: "'.,:,r.a,ions. 

16. To establish and support funds ar.d i11~:1tulion::; c,~!culaic I to ben<.>1it employees or ex­
employees of the company or its processors in L:.;::.:ineBs CH 1he dependents or 
connectrons 01 such persons anri :c t1·2.nl pensions <111:J <1llowa;1ces and to subscribe 
or guarantee money for charltat. ·J, 1j,i , ;, 

17. To prov;,fa fer the welfare •) f tlll' [ , :i t <:1Dr~ . . ,:11coi :;, ,:rn•pk:iyees and e;,; .. duectors, ex­
omcers and €x-employees ot tr..:: c:1, ·,.:,.:1n1 ,:11~ t , , . •:~ widO\(S and fam,ly of th8 
<1~pGndM IS or conne<.tions of s, ;:t, .:, : ,, ons by I; ,11 , ,. r <~:>nlrrbuting towards places 
of Jn~lructions and recreation anJ : )1,. ;ime lo \Ir, ~ul·saibing or contributing towards 
places o1 instn.icticns a.nd recreati,,J L Jsp1lals a•,. ,;;,,.1,{..nsaries for medical and other 
altendarn;e an-d other a.sslst,:m1;e ,.'3 !lie compan1 $;,::;ii think fit and 1o su~ribe or 
contribute or otherwise 10 assist 0 1 ·. :·; :;.;aran\ee :;;,Jr .. ,!,. :c <;cien\i1ic national public or 

other rns11tu',ions and objects wl, c :'id,:1i ha .'e aro·. ,. ,,"J, ,, i or other claim to support or 
aid by the company either by re:a;;c • c: 1ocal 1tie.s Qi c:>::; ;;\1uns or of public and geheral 
util ity or otherwise. 

n, ,.:; 1:-lac,= ; ny of lhe company's 
.. \ ,, i·1.;J for • f ;e fu rtherance ot the 

!~~ER 
• 1 • Ut!AJ 
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19 To create any depredation tun t, .r-,·~ ':'ve fund <,r .,!·,y l.lther special fund whetl1er lor 
,epa,nng, 11Y1proving, e:rtending cr:1:·,,1n',1~1n1ng or'ry oroix;ny ol 1ne company or for any 
other purposP.~ r.onductiv~ to lh': ih!nrssls 1Jf the c:·,npnn·r 

20. To pl'OCllre the registration or otl "11 ·e,~r,gnition c! ,- :-:, , ornpany in any colJntry, slate or 
place a,1ll lu establish anct 1eg{::;!IO agencies ':·; lh!'i purpose of the company'$ 
business. 

I 

21 . To ~malgamate wtth any other coh-•ppry having l)bjeci:, a11oge1her or in r,art similar to 
those of this company I 

22. To sell or dispose of the undc1a- ·' -~ •.)t l !'\~ cc: :~:. ·1:, o! a1~y part \hereol tor svch 
consiuerijtion as trie company rray -~.r.i: ti1 c.nd in ,·,¥ti('.Ulat 1or shar~s, debentures, or 
securities of any other cornpe ; :. r i,iQ nbject-. 'L:· ,.,lhsr or in part similnr ot thi$ 
company. 

23, ln 1he event o1 Wlllding up to r:islr1l -ul<~ any of the p rlweny of the company amongst 
mernbers in specie or in kind ;ir .rJ :ri pdlcular br .h·: -~i:;!ribulion ol pajd up shares or 
debentures or debenture stock 1·.- f th°'l ,:1,npany o; ,-,r ,' c'Jtl rer company 1or bonus or any 
other payment declared or due bul ~c thal M <fo':ir l>,:lic-11 c1mounting to a redu ction of 
c-apllal shall be except with the ~-nnc ,:.,: {'1/ any) k.: . , , ::l'r;e be1'1Q required by law. 

24. Sub)ect to the pmvislo ns of th<i . -~ '.. :,: : . .r,3ce. lo : . .:·. ~H to distribute as <!lvioends or 
bonus among memt>ers er othcrwi:;'..1 to apply, as ;:·,,') r,ompany may irom time to tirne 
thilll\ fit. any money's received by ,•my of premiu11) t)y the company and any money 
received in respect of dividenc , ;; . r .1..:d on forl('•'ler.: ,.. hares and money a rising 1rom 
tile sale by .lhe company of rod, 1r-, .. ~ :es or lrcr,. ,,,, •~ •:,,:nc·d dMdends 

25. To establisn /. sef up marketln~i. ,-ys:rn.;;uting c•I:\<:'.', ,-,:,,) ::,u'.le1s, 10 appoint agents, 
middlemei,. franchisee, branc: ,:,t 1 ::ntrr,cwr::: .1 :.-,.·J!c1 or abroad to pursue the 
business objectives ol the comr.1w ··, r_;,mer:il a1; • ',:, -::: r:-y 01,11 the activitie-S in the liek1 
oi floiicullure and agriculture. 

26. To participale in the tr<1c1P. fairn, ~e,1:(r:::r::, 1ales, ::: :0 v.1i:. cultural or other events and to 
carry out campaigns, advertisr:,nc:'r ;,;:::ivilies , n,;, ,_, rr.ujia pr~ranrn1e!S and to take 
up such other services in order . • :", ,,:. 1 .Jt0 lhe bG:-i;,:: , 0:uiv\lies ol th e Company 

27. To contract with leaseholders, . or,!.H.'r:;, lend,~1-,., :'.0 : .1 ~1thers ror \he establis1'mant, 
provision .tnd paymer11 ol sink; ,;i ;,, , ; i , rederr,pi: 11 . .. J. depreciation fund, renewal 
fund, endo~vrnenl lund, and an ::-t' ,21 : iJeci.:rl 1-.i; , .1 lhzt erther in consideration of 
periodical premia or otherwi:;o . ,r; -~·-::-z:rnlly on: :;ms and conditions as may be 
agreed. 

28 To execu1e, provkfe, give gu~:= ;,t::,ti I., secure lo:: : .. : =·rnounts, o! whatsoever nature, 
borrowed by the company for 1::. ,_.·,•: ; or lJ)' ,,:·,3 e" .:;• company I body corporate, 
carrymg arny lype ol business, l•y v ay of r:ol laterai o: c111y othe; type a1 security or by 
Yr-ay of pledge I mortgage of assE!S •. i :,nrit:r lb ..• ~' Qr : , ;:i_:ng. 01 any such kind as may 
be permitted by lhe law for lho tinic: .. ,,._: :•J in fare ,_ 

C} OTHER OBJr;CTS FORWHI·~-~ • ' _,: •. 01,\PAlt 
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broadc;1SliT' ~, IE lecas.t11 _ 
,HJd1C'l, vi<J~,:) <•r atner P', 
internet l !J li!ier;.,;;1 

cornpu1ers. <.li$1ribuce :_. 
I 11t~rac;ti\te Te!evis1o n 
'l,:(Jl'flfJc1r'\'f 01 ,EifL',' {J{i"t!',[ f' C. 

:~- To gener.at~. -accuniuk 
power, or ~n)' o~her er 
w111n,e1 dal .ba&if: anc: 
powetieoe, qy gr r.-:: • 
mr.,chtn~rj,e,3 equirm,.',~' r -
rronar,ing, n'Wing, ccr1:r 
tnm9trmin8 to third P·' -
conve ntic,r, ii I e nerQy ~0,. 

by u,e SuTl- Soler E ner" , , : '. 
rooearch. Jn.iv..".?r conr,t 
fn~lnearir-o wnrks 2r, 

t1f\e.rgy. 

3. To prornct~ own, ;:i,c r: 

ope!at~. altn·: _ c:my r.w 

1)0\Vef p!~n~. OO•ill.:', 

power stnlions, powe, 
ptoctuce P~M!r uslnQ ; • 
9a:1 i_ignil,~ fuel c:t \ 
mun1~•pr1l .-.·~sk. thr,:;• 
W3'>".l'fl in Ii •jm iintl !(: ! 
power, en.,.rgy from r ·: 
~-PP(OJ;J'ia11; Airt)i,~r,:; -
~lal\(11\'& and olher , c : 
any oth~ l)Ufpose ;,, 
cc!Tlfl,uli,U'· .... ,ith .abo·, · -

~- To carry on 
n•,an1) a.clue ,Pl oc l~ •: .. 

it;<po "· trl•;Klfi b I l'i 
develop. t,xpc,rt .,111.", 

tiles of alt kinds ·,•.•I -

constructj,) n 

IV. The liability uf the mem! 

V ') ht:! .~.:Jth(;l<'f!ed (:ap,1 
Oivlde<l ,ntc 2,000.oor 
fTen RUp&M. e~ch)' W'"' 

-dr,lde she snores in \h;; 
;neferl:'nU.tl flll.9~ned o: 
or in aoooru.:mce wllh 1i 

vaiy modlh draft Ol ::! 
rt?, n 1.,·, Li: , t-rmitt~(l [,· 
l{J! \lie iim1, : ;.;,1119 lr1 Ir 1 

I. d1:,'1 if 
,, ,1.:., ,I 

' , ' 

~'.. :-~y u:)r'. 

,..~n~I or· 
·, n•L, i 

.,· ' 

1 l ,I 

• n s 

1 ,•, ;: ,1q :1>. :\r,/ ;, ,nner. any 
, , : :1: ,my uth1•i '.-.-.,· d·,a th1ough 
,, ( (! 1n9 .;:' :' 'i:o- iiH1lo !lf'\d 

. , : , ]:,;; c!'i .·, • ,·; , -. ,·_ ,, In lernei, 
... in setrn1n1':,-,)(: uc'.5, of lhe 

(: 'l lit;!-r S!!ll and flUPP~/ el~ lricity 
,\ ¥: , t )I· ,ii • ! • i•1 111rcu on c1 

1 1·, ,' I 1 _, , rn,1inl.lln 
•,, 11 •1!» ,, ,.1 , 11,1 works. 

.. , " ; :111·, -,n the business of 
,j , )P.' ,1\1111,1 ru: 11 111~ leesrng or 
, I, : ~r. o or. cm·v1j-rl1onal or non 

, ·1 ; !' "' : .eaH1 •fJ si/ tti e atmosphei-e 
- 1_,, , • ..-r,•e• cl,'l11nt•: l•·:ct •,t·,,dr,{!~ and 

,, : , i. :,,,1,;;.:;I !~,,;,,.t, .:: ,,; i 1'((1rn Ci'Jil 
·1 ,.., 1·:...~r1ir~~-1·1L·· i~, 1 , ,·, ~i:.11urce of 

': ', ::, '!"\1:11;'. '','I;!'·',, l'lif1i,'!9ft. 

,_. 1• ., , r'm,t~ i1•.:·:•.l'!1i>,.11(:!nt1watil6 

, , ·: ,'liJ>,1<J!1·''! • /"'(,,f ' ;\S-, <'~pti\113 
, ,,, 1 :.,·, :;];:!TIS ;1111.~ tr. ;·IH~fEtS 01 

•-- 1•: 1~..it lirniteo f:_1, ,:,,:1_ :any tcnm ol 
-. <!\Jri:vltwal •.-1,1·.,e: .1idustri~J or 

Oil' methar,2to'1. ,.,,-sr·1d 21 nd M~I 
:,: ,r.,nty, exchangf'. 11',irf.:el eli!ctric 

1- -. it: 8oards S\c:•!e -':; ovemrnent. 
;,,1«21 units. pr: -'?l ... gene,a~ng 
: ·;{;,,i :igricut'.u: ,: • ht'i!~e.t,old and 

: .•p:.,crt to o, ~.,c,mote f mvest in 

• 1,::1,, or 

'' -~ /!lil'\:;,;llS,\l 

~•iu~;,•tie-re to 
:~-,._·,,::c 1~. 1 r1fme, 

, ,-1,'.:c11l!~ . .(.'i,c-i• g•,J\tl, •:lt!!,tl)n, 
;.;;.1[,, i11 C,lr ;,1,•:~,, :,iart)JeS .and 

' ._,,: ,;,_ro,o~-1- ' I": -MW ~ <1' 

, ;'_11 , :,!•Up€,<•'.': l·.-.,r, (,tOfl;':c, (if\\yJ 
:' -,re.·c r;f fac,, •. ,lu,:- --·:; 1lt/ each 

·.' :-::.1p,l;ll 01 \I":': _.,,rit~"-c!,rl)' .,nd k) 
, :_ '.<:. ;,,;m,eh 11]ht' r~rnl~ge,s, S1,d\ 
.; ,jil1r>r,o ~s rn::if ,,,~ d·:lerminedby 

,• I· r 1.11,:.- t!mc bc-:nri ,11 !,:m:.e and lo 
• l: , nr r,~md•W!~'''· 1:. <.,1ch ma11n!:!( 

•1 . .-· :r-nula\f•, :,:': f :-,., Cr:1mp1u~y 
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' \ll W\J, U1~ &-e:11\!ral ptH 11011" wl, L,:,•:• ""' 

fOffl\e<l m10 a ~rnp,my. in f'•ur~H,H•~, 

•g~ to t~ke 1:tie nvm'Oer of s.h1m\~ l, 
na~ 

Styr.;')ltJrl, N111'i1r., .r,r:1~~·­
$1 I ~nm ('.,,:,:1tr1tt11on ,:i{ 5:~11Jj;;tlb(:• 

; No. 

I ,("1-J~f ,i,
1
eo()'j (qc•· 

l -Kl 1 !ti/ t0 It 

I S{o- ;,,.,._., ~ I -I 
..,_Si,1 ~ ( ly 1 /. ;_-:. (.' J 

S:Jlo/A I NLJr • 

cl. m ,.. r ;,___1 IJrr.rr 1 

J ( Y t>,:t.: 11 LJ) D 
! ..'. i;r:m o:l. ,i-
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, --~~, t- ~~~ tkf'. 

•1:~ ry, 

~~t,eri;"" _: .,. 
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--f ' 

/:i?I ', .. : ,t , 

C,i, -~ 

·1! ,-; ;,r~ l.iE~11, 1t>1 ,t l,l''"lt 
• ;,ld'll llf•r.1 'IJ/t' r1•t vr,,;11,-~·tf 

• 1 ,,, p,J~/t(! (O t't.,r 111!,l,e(;llve-

·i~ 1/ N1tmP1 A~1r~tf 
Of',cr,pti,on afH' 
Oc::upeUon er lhe 
WJl!le-118 

,,­
•' -.. -

◄;.._ I 

,.,_ 

,,.\ 
,#,- e 

~ ~~ -r 
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'--l._.,nom-,. (,, 
~ ....... r ,: 

f .l.~ ; 
11.AUSHI 
GROUP 

FORM T-3 

KRUSHl lNfRAS lNDl/\ PV1. LTD, 
# 8-1 5-1 42/1, 61 r.i Froor, KRUSHI !10U.Sf, 
Sri Lax-mi Naraslmt,a Cornple>: ; 
NeM L.B. N;,gJr Ring Road, 
Hycterab:ad , 500 074. (T,S.) 
f !:!I :040 - 2412!>789 
E mail: l<rushiinfrasindia@gn,a il.com 

(T4 be signed t,y Chartered Accountant) 

(To be submitted by Sole ' i dder/ All Member including lead In case of ConsQrtium) 

Name of Bidd~r: Mis. KRU~HI lNFRAS INDIA PRIVATE LIMITED 

5. ANNUAL FINANClALDATA 

Financial 
Oat.ans 

Flnanci.sl Year . 
(ln Indian - - -
Rupe&!!) 2018-19~ 2017-18 2016-17 2015-16 2014-15 201:M4 2012-13 

Tt..rnaver from 1.39.::4,:56.7&2 13(,,2 l 55.651 tJ.5.10,21 ,345 I J4. I 0.22,324 132,61,56,:'>3 t 161,07,51,813 1.56, 1 P. . .12,796 

Construction 
work only 

Net worth r•o, l 9,RO.Ml3 4B, 1 J.1 ~.736 1S,69.35.Sl7 B.52.73,879 10.4rJ,20Yl5 l2,57.S7.06) 2.3.12'.71 ..'!:1'.I 

--
13,23,57.,$55 r ----- 3.1!,-0 1,-053 _j Proflt/lO$S _1.7S,7J.Cl61 '.t~,, \~ ,1 i,49, I 3.&4J 5.42.87.749 , .42,09.2)0 

~ In case audi\ed balance sheet for 2019-20 is avallable. bidder may submit 
data for 2019-20. 

Note. 

1. Certrf1cate from Chartered Ac~ountant certifying turnover from 
construction works out of to t.al turnover shall be submitted (as per the format 
provided above). 

2. In case of tumovers iri foreign currency, the figures are to be g iven in 
relevant currency and Figures in INR may be worked out as per SBI BC selling 
rates prevalent at that t ime, clearly indicating the calculations. 

3. The bidder should not have incurred any foss in more than two y~ars 
during available last five consecutive balance sheets. duly certified and a u-dited 
by the Chartered Accountant. 

~ 

n:::•.,--,-,,..,t,Ubl_ 

~~IIM'lt LS\.~titm tte1. ~~ 
~/J 7 -----------

SSI Registratl.:in No 28 006 12 00803 Part II-Small Doted; 20-12-lOOS. 
VAT R~gi$t ration No. (TlN) 36603930194, Dated : og-07-2014 W.e.f: 02-06-2014. 

GST Re5istra tio n No. 1GSTIN) 36AAOCKSJ 15ElZW, Dated: i'.8·06 ·7017 . 
CC'rt:li,:;1te o t Incorpo rati on . Corporat4; lclentitv No . U4 5400AP2008PTCOS9573 2G08-2009, Dated : 09-06-2c,08. 
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f;ERTIF1CATE 

ESWAR&CO 
CHARTERED ACCOUNTANTS 

We have reviewed the Audlted Bslanee Shee1! of Mis. KRUSH! INFRAS INDJA PRIVATE LlMITED 

btt~ing its regis!erc:d office at i/8-1 S-142/J, 15n, Fll)or, .. Kruthi Hou50'\ Sri Laxmi Nuasimha Complex, 

Neer L.B. Nag!:r Ring Road, H;yderab11d - 500074, Tc:langana State. We certify thot the Civtl Engineering 

Works Turnover& N~t worth of the company for la.st Eleven years i=, as under. 

S.No. 
1 
2 
3 
4 
s 
6 
7 
8 
9 
10 
11 

Plac<l: Hyderabad 
Dat~: 18.0 l.202 1 

Financla1 YHr 
2009-2010 
2010-20)1 
2011-2012 
201 2-20)3 
2013-2014 
2014-2015 
2015-2016 
2016-2017 
20174 201 8 
2018-2019 
2019-2020 

Turnover In lb. Net Worth in It,. 
41.09,6 l .921 4"'73.35 549 
80 15 10.323 7.14J6,()74 

l25,O3,16,547 15.89.16.780 
156 18 31 "196 , 3.12.17;-S33 
l 61,07 .52.813 32,5'"1 ,87.063 
J 32,61,56153 1 40.40,20 595 
134, ! 0,22.3 24 43,52,73,879 
l35 10.21,345 45,69J-S.8 l 7 
136,21,55,65 l 48, I J .. I 5,736 
I 39 24.56 782 50.19.80,603 
52,80.111,029 SJ 29 42.339 

For ES.WIT &. Co., 
Chanered AccouJJtan • 

FirmRegnNo: 01177 -:--:i ' 

- -------- --- --- --- . - - - (CG.~.".:.~~~ ~~~~~l:::::•HJJJ'L--- -
lCAJ em ers 1p o. 
Pffltler 

Hud Offlc.1: 
1...2.;zse1111 , G-2, Surys Ro,rdoncy, SIN!et Mo.ll, 

Oomelg 1.Jd1,Hy d~r-abod. SOO 02tl . Fh. (140•66'433a&, 
!;mall : C;lfl~Wlttreddy@y:;~o~.:'.;:!J!"l 

UDlN: 21232509AAAABB378S 
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FORM T-3 
(To be:signed by Chartered Accountant) 

(To be submitted by Sole Bidijer/ AU Member includlng le-ad in case of Consorti~m) 

N:!me of Bidder: 

5. ANNUAL FINANCIAL Df TA I 
I 

ftlnanclal I 

DeUllls 
Financial Year 

(In Indian I Re. In Lakhs 

Rupees) 2018-19. 2017•18 2016--f7 2015•14 2014-15 2013-14 2012£13 

Tumover from 
Con&tructiun 

6S4S.53 
work only 

I 3072.98 1 $128.92 3441 .36 I 649-33 530.56 52.28 

-Net worth 2327.07 2064.00 1468.46 844.:Sl 1 j.9.18 !t5Jl8 6 1.90 

Profitllou 263.07 595.54 623.95 14.S.34 7JJ0 23,98 l.90 

" In case audited balance sheet for 2019-20 Is available, bidder may submit data 
for 2019-20, 

Note: 

1. Certificate from Chartered Accountant certifying turnover from constructiQn 
works out of tolal turnover shall be submitted (as per the format provided above). 

2. In case of turnovers in foreign currency,. the figures are to be given in 
relevant currency and Figure$ in INR may be workec out as per S61 BC selling 
rates prevale11t at that tim~. clearry indicating thecalc:.ilations. 

3. The bidder should not have incurred any loss In more than two years dudng 
available last five consecutive balance sheets, duly cerllfied and audited by the 
Chartered Accountant. 

t ,h,1~'-L 

fu:rp~7C'1-xroaH~1 l~• 

~ 
~{ ~Xf~~~6ff l9_tR 

( Pfb~ Pl) 
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FORM T-3 

Nalll f: of Biddt!r: (.,KR INF-RACON (INDlA) PRIVATE LlMlTED 

6. ANNUAL FINANCIALOATA 

F~ancl.sl 
etalfR 

(Jr Indian 
Rupees) 2018-19 2017-1B 

Turnover from 
ConatructJ01, ~~JJ .B IJ0,)6 81 
workonty 

Net worth 2327.07 2064.00 

Profitllou 26J,{l7 5955 4 

UDIN: 21223092AAAAAE5807 
For SIVAIAH & ASSOCIATES 
CHARTERED ACCOUNT ANTS 
F. No: 013182S 

\ ~~¥ 
,)'-~ 

SfV~tAH ALOKAM 
PROPRIETOR 
M. No: 223092 
Place: Hyderabad 
Date: 27.01.2021 

~ t-e f u .. \.L 

I 

I 
f lnan<;lal Yhar 
(Ra. tn Lak s~ 

2016-17 2 015-11S 2014-15 

15(}2.~.55 1441 .36 l649.53 

- -

1468.46 ~4~.Sl 159 .18 

'.23 .95 1453 4 17 J .)0 

Ctrrrn h crf'r l.kl. 

------
2013-14 1 2012-13 

"529.28 S2 .26 

. 
~5.8!1 f,l.90 

D.98 1.90 
-~ 
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z 
FORM T-4 ~ SHRISTI 

Demonstrate EXperlence of Particular Experience (Refer Clause 1.2 of Annexure -1 2~'r•O&lltfyfng• '£ 

Criteria) 

Name of Bidder. S-hr isti ldrastructu,-c Dev4:Jopm~nr Corporation Lin1ited 
Plot No. X -1, 2 & 3, Block- EP, Sect or V, Kolkata 70009l. West Bengal, India 

Bidder should provide infonnation to {femonsrrate that they meet Oie reqLJirements st8ted 1,J the 
Qualific0tion!Evalo8tion Crite1ie. 

1. 

5. 

Use s()perate sf eet(s} for eech Contmct as per foJlowing format 

ontract Number of Contract 

Name of Contract - - - - ---- ----- ------ - - - - - - - ---1 ountry . - ------------
Name of Employer 

- - - - - - - . ---
Employer's address (Give telephone and fax no.) 
Nature of works and special features rele_v_a_n_t -to- th_e_ C_o_n_t_r_a_c_tf_o_r_w_ h_ic_h _ _ _ __ • 

he Appticant wishes to B id 
. - -- ----

ork executed as:(tlck one) 
/ 

Prime contractor 
1----- - - - ------ ---- - -

alue of the total contra~t 
Partner ; n -a JojM Venture 

------ ---1 , ,, 
l 

_ Amount vf wor~ sub-confiracted by the- f\rn; ~ - _ _ ____ _ 
alue of similar work, if the similar work, a~ bed in bid document, is only a 
art of a bigger project : / 
e rlificata from Employer indicating the cor/1 of simtlar work ot11 of the 

otal project cost of bigger project. / 
#'- - - ----

ate of award ,' 
- -:r---------------- ----1 

Scheduled Date of Completion ' --- - - ---- ---- - - - -----1 
0 n tract duration {years and months) 

1----------- years ---------------months_ 
11. ctual Date of Completion 

----- -
arrative Ditscription of Project: Type of project, Length. Capacity 

R<1glster•d Offit.e , ~I~ N<1 X - I. 2 & ~. BiN k i f. S.acl o•. , ·. SnJI loh , C 11~·. i<;ul kolo-100 091 l _. 91 .).) -4020 1010/ -401 ~ ◄6-'6 F. i 91 3J -4070 209') 

O■thl Olfiu: : 0-2, ~1'1 f le-0<, Souihe,n Pari, Sak&I Noce, ~e>k~,. Ne, r>,,fh, • 11(1 OP , lr,dia, T +9 1 11 1>601 ~~Oll f. +~l 11 6~0'2 581Q 

f <Onto(l@,hri,.tic.orp , ~m -.-ww.shriSl'ir.,rp.com CIN - l 6S~n vl B1'9 ~0PL('-0 495~1 Page 934 of 1410
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NOTE: 

Name, Address , Contact No. of any o-fficar of E"1ployer(not belo·w u,~ rank-o~I 
Executive Ellgln&er/Pr0Jec:t Manager) to whom any reference ma be made 

- -· ---- -- ~ 

The Bidder should submit completlon certificate Issued by tHe- Client, clearty indicating the nature 
/ scopb of work done, actual completion cost, actua date of completion. Qualifying 
Param~ters as su.tad in clause 1.2 of Annexure -1 (Quali ing Criteria) should b~ prDvide-cl by 
the bid er along wittl supportihg documents like Cornpletlo Certlf1cate. Work Order Copy also 
to be p ovjded. 

I 
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- -----

FORM T-4 

KRUSl11 lNfRAS 1NDIA PVT, LTD, 
# 8- 1 S-14.2/1, 6th f lo0;r, l<RltSHI HOUSE, 
~ri Laxmi fllara.si rnt1d c'ufnplex. 

Ni:ftr L.B Nagnr Ri,~g Ro;i<i, 
Hyd•~1ab.io · t., [}{J 0"/4 (1.S.) 
l~I • LI4U - l 41i~789 
E-m<1il: kni~hiinfrasindia@grna1l.<:orn 

Dei;nonstrale Experience -0r Particular Experience 
(Refer,Clause1 .2ofAnnexure-1under Quatifylng Criteria) 

Name of Bld~er; MIJS. KRUSH/ INFRAS INDJA PRJVATE LIMITED 

Bidder should provide information to demonstrate (hat they meet !h 
requirements stated in the Qualdication!Evaluation Criteria 

Use separate shee((s) for each Contract as per following formar. 

1. Contraci: Number of Contract greement No: 15-03-2012 
Name of Co11tract; Review and Modification of designs, providing laying, 
testing & commissioning Sewerage system includ!ng andllary works, 
connecting house waste to sewerage system, intermediate sewage pumping 
station, terminal pumping station & construction of Sewage Treatment Plant 
and effluent disposal system for Rajgir Town AND Operation & Maintenance of 
Com lete S stem for 5 ears "'--'--=---- --------- -----~- l 
Country : lndla 

2. Name of Employer : Blhar Urban fnfrastructure Development 
Co oration Ltd. 

3. Employer's address: 03, Maurya Tower, Buddh Marg, Patna - BOC 001. 
::ontact: 0612-221010 Email - contact@buidco.in 

4. Nature of works and special features relevant to the Contract for 
wft.ich the Applicant wishe9 to Bid: Sewage Treatment Plant, Sewage 
Pumping Station and Sewage Network. 

1--- ---------- - - - - ------ - - ---··- --
5 Work elCecuted as:(tiek one} 

I P;ime contractor • Yes Partrier in a Joint Venture - NA 

6.a) Value of the total contract: R$. 56,94173,1571-

b) Amount of work sub-contracted by the firm • NIL 

7. Value of similar work, If the slmflar work, as described in bid 
document, is only a part of a bigger project; Rs. 50,72,96,116/-

Certificate from Employer indicating the cost of similar work out or 
the total ro ect COS\ of bi er ro'ect - ENCLOSED 

8. Date of awe.rd: 15-03-2012 

9. Scheduled Date of Comp1etion : 31-03-2015 
Contract duratfon (years and months)• :3 years 

Actual Date of Comptetlon : 31 -03- 0 
\ 

VAT Re~i stration ~fo. (TIN) 36603930194. Dated: 09-07-2014 W.e.f: 02 ·06-20111. 
GST Regist;·.2cton I\ C. (GSTIN) 36AI\DCKS115ElZW, Oated ; 26·06-2017. 

Certificate of Incorpo ration: Corpo rat e Identity No. U/4:i400J\P2008PTCOS9573 2008-2009, Dc1t1ccd : 09-06-'-008. 
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,.• •C'•n1,"' . ~ 

( ~ :t.~ \ 
}. AL: ~0..- 3 

11.RUSHI 
Gll011P 

NOTE: 

KRUSH I \NFRAS l('l,DlA PVT, LTD. 
It 8-15-142/l . 6th f:loor, KRUSH' HO,U5E, 
Sr i Lax,ytl Nos dsirnha Comp1£<)(, 
Near L,B. Nag~r Ring Road, 
111,11.11 1, , 111, rl - c,(l(lff/d Jj ", l--- _ _ _ 

\ Narrative Description of Project: Typft_pif1PR9J9#, ~,w~. Capacity 
• Reviev,., and Modif,catlon or d~s,gns. provLdl~Q ,i~YJ'?9~ MmVm~,~,P.~OOYli~P.£\Y?S 

12.. Scvrar.agl!l system iqclutJing ancillary works, c.onnecilng house wa&le lo • 
s~-werage system. lnlermedlale sewage pumping station, terminal pumping 
st~t,on S co,it-lruclian 01 Sewage l reatment Plant and effluent disposal system 
for Rajgir Town AND Operation t Maintenance of Con,plete System for 5 

'fP,;\f'(;_ - - - - - . - !-·- ---- - - ···- ___ _ _. 
Time Ovt:-rrun, U any and whether witho\Jt levy of 
compensation/penalty With l13vy of compen.saitronfpenalty or revy of 

13. c-ompensation/penalty not dscided - Yes. as p~H the ~upplementary 
agreement ,9r,d Actual date of completion was 14•12-2012 but further 
extended bv 8UIDCo via., supplementerv agreement till 31-03-2015 

14 Name, Address, Contact No. of any officer of Employer (not below the 
rank of Executive Engineer/Project Manager) to wtio many reference 
mi:ly be made- Chief General Manager, Bihar Urban Infrastructure 
Development Corporation Ltd.,(BUtDCo). 

I 
t 

! 

03 M.;u~a Tower, Buddh Marg, F'stna • 800 001. Contact 0612-221010 
:rnail - con1sct@buidco in 

The Bidder shcu1d S\.Jbmit completion certificate 1-ssued by the Client, clearly 
indicatcng the nature I scope of work done. actual completion cost, actual date of 
completion. Qu.alifying Parameters as stated in clause 1.2 of Annexure -1 
(Qualifying Criteria) should be provided by the bidder along with supporting 
documents like Completion Cer1ificale. Work Order Copy also to be provided. 

~~ o~V£Lop'1f. 

w.~ 
~i j1. ~ ,~)J~u._t_ 

~ )'l~-

t}_\..U-~ ~At-LtrCl~TYi t~ . ~i2 

-· ------~-- ----------. --··-·· ... --- -- -· .. JX ...... ......:, .•.;,;·-

S5f Regi.!>trat ion No. 28 006 12 00803 Part II -Small Oated : 20-12-2008. 
VAT Registration No. (TIN) 36603930194, Dated : 09-07-2014 W.e.f : 02-06-2014. 

GST Registration No . (GSTIN) 36AADCl<Sll5ElZW, Dated : 28·06-2017. 
Certific ate of 1nrnrporatjon: Corporat~ tdentlty No. U45400 AP2008PTC059573 2008-2009, Dated : 09-06-i008. 
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fil&it ffl&tl ~ a t tJotl fa tlihi fitol cJt ~o 
Blhar Urban Infrastructure Developmont Corporatlon Ltd. 
@3. lfnlt ~ / Mautya TOW0f, ~ m I Buddh Mar<J, ~ ,ff f Patna- BOO 001 
~ I Phone : +91-612~2210101, ~ ~o/ Fax No.: +91-612-2210103 B UICCC 

BaUdl11.,t 1!et,:~:r T'o11natl'O\III 
ISO 9001:2008, 14001:2004-

e;.mall : <.onbct@buldco.i.i, ,·:u!.: : h~p:1/butd{:oJn 

EXPERIEN(F. CF.RTJFICATE 
~/Date: '- '3•0 7 •2..ihtS 

\ 
81h~r Ur t» n h: lraHr\Jct11rr o,velol)•nt.ol Corpor.a\lon Ltd. (BUIOCo) I . 

"2 ~•rat oC the Work. 

R<n1cw an11 Mnd1nc~u,·,n 01 dMJM"~, rrowt1u11, laftt\g tcstlnlf 4 cumn,lttloti(nit •~~ J)'Stl!UJ 
1nc:1u11ma encJDllr)' "'11\ It.>. •llll-'tl"I h~ W1lltt 11l ~ c,item, lntl'nMdtno ,....,. 
p\mJplru: Al!llon. ttnnmnl pmnpln~ m.Ucn, dulsr, I:, Co11:rtfuctlon ohcW~tp: 1Nll1ment;,tMI\ JUI~ 

tllhnnl dlspusat IYltsm IUf ~,:IT'Town, 

] 

~ 

' 
!> 

1 

~ 

<) 

l ll 

1! 

12 

Eftrmati!! C~~I 

rf, mt or th~ Ct11itr"Ulr 
Wltli o<ldr~~I 

/liretTl'lll'lt No. an~ D,11e 

Award 'YJlU• .,f [ onlr>II 

Re~i,cd YAiu@ or cor.~•~t 
~or iui,11110~ I w,,,.-lcs 

Dan ~r Cemn:,tm.-..,ri~11t t1r 
W()t k 

ll~t~ ol r.nmr,1,fl nn ,,,.,.,,..., 

as 'P~ Ai•-eem&nt 

DH« <lf m,11111~1;,.,. .. r "''";,, 
,s p.,r £1111pl~me~u ry -
A,re,mcol 

Actn•! o~a ofC~mple1lni· 

v11u~ of W(')rk J on~ 

1\r. s~.n.00,000.ow-

Yi/s KRUSH! INf ~~s (~/DIA PRIVATE: UMJT~Oy 
ej(H~-l•rc/l , 611\ F1w r, Kmshl Hou~. 
Ncnr Ls th 3arRln! Ro~d. !iydtr1bad-SOQ 07~ 

J\srcementd-tt..d , 1~·03-201'2 

R...U.~6,77,635,00/-

15--03•2i'J l 2 

Physical & Fiun d .11.I 11.ogJMS 

-

~- ---.--- --.--- ,..--- -----r--

$q~,,1, L.,....r1ne, o ·,t-(. )~1-

1.,u,_ ,nd Co"""""°"',. of l'tC'C 
1<P'li p1p,U!r""' l .50lr'."1 tom..,,,.. ~,n 

<ti,., l ,..klCIO'&.,,,..,t.,.., "'""C 
fl'ttlrlll • ~ t!NMtlrt, h-<~ 
n111, , .. , . .....,..i.,. • 

c,,..,,,..,100 vi 6•ki .... .,,,.,.,. 
M•n•« .. • f"'lo•Otlll~¢f7 ~ ... 

.... 

--
lOIJ ll0~1f1SU! 

9>'.lO ii 
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RI ar« ,, atl ~ de. 'd &i I re, tttl {fl fitta I " fflf o 
Blhar Urban lnfraatructure Developm~nt Corporation Ltd. 
'"'~ ~ (_~13, 111<41 ~ / Maury~ 1'0W,1i, "f,ij" ~ / 6uc/dt, Marg. qr.;:n / Patoa- aoo 001 
~ I Phone: ¾-91-612-2210101, ~-:fo/ Fax No. : +91-e12-2210103 
E-mail : oonlar.t@buldoo.ln, wsb : hllp://buh.lco.ln 

jl, N• '-""' c----- - -
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fii11t ei&tl 3HtUt»JJf ~tt,atl @rtntt fiha1tt1 fflo 
EHhar Urban Jnfrastrueture Development Corporatton Ltdi. 
@)3, 1'mf m, / Maurya Tower, Fi 1ff7f / Buc!dh Marg. ~ / Patna• 000 001 
~ I Phor,e : +91~612•2l210101, '1,Jffi ""'lo/ l=ax No • +9\-€12-2210103 
E•mail : oontact@buldr:o In, web : hllp:lnJultJi.o.111 
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fitlt eldtl 3ilflit»J)1 ae=qa-11 Rlctite-1 fi'to(tfl ~o 
Blhar Urt>an Infrastructure Development Corporation Ltd. 
·'. :.,:J., ,frm ~ / Maurys T"lW\'lr, 1~ m-:\ I Buddh Merg, Tl~ I Palna- 800 001 
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lia,e e,ntl ~ l~Aedalf f°&<tll"el fmoJJi ~o 
1 Blhar Urban Infrastructure Oevelopmeht Corporation Ltd . 
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Blhar Urban Infrastructure Davefopment Corr , r."'!!,·:-n Ltd. 
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FORM T-4 

Demonstrate E.xperience of Particular Ex~ri ,mce (R~rer Clause 1 .2 o f Annaxure -1 under 
(.lualifying Criteria} : 

Name of Bidder. 

Bidder should provide information t} demonstrate (h8t they meet the requirements 
steted in the Q11afifir.afi()n/Fv~hratifn Criteria. 

Use separate sheet(s) for each Contract as per following fomwt. 

1, Contract Numbel' of Contract AEEl i .i 2013-14 Dated OLOJ.1014 ____ _ _____., 

Mame of Contract: CPWS Scheme to Nirmal and other habs (Phase-JI) 
Country: I NOIA 

1-2- ·.--Nam e of Employer: RWS&S, Adilabad Circle (now Mission 
Bhagira!t!~) _ "---- _ 

3. Employer's address (Give telephone and fax no.) SE - 7680038950 
4. Nature of works and special features relevant to the Contract for which 

the Applicant wishes to Bid 
WATFR SUPl'LY :KfT\~·oruc 

---• 5. Work executed as:(tick one) 

J 
Prime contractor Partner jn a Joint Venture - - -

6. a) Value of the t otal contract : Rs.4961.46 Lakhs 

- ~~_Am1,unt oef work sub-contracted by the firm - NIL - _____ _ _ 
7. Value. of similar work, if the similar work, as described in bid document, 

is only a part of a bigger project : 
Certificate from Employer indlcatrng the cost of simi lar work out of the 
total project co5t of bigger projec1. 

1--~-

B. Date of awcird: 01.03.2014 
9. Schad uled Date ot Completlon:2·s.023016 --- -------10. Contract duration b1ears and months) 

2 yearn 0 months 
11. Actua~ Date of Completion! 31.12.2016 
12. Nar rative Deecription of Project: Type of project, Length:Capacity 

Wate( Suppty Network, 160126.94 Rmt Total Length, From Diameters 
20mm to 600mm of BWSC, DI, HDPE, MS and GI PipeJine, Structures 
90KL. Capacity • 2:0m Staging OHBR.s1 1300KL Sumps - 2 Nos -------

13. Time Overrun, if any and whetherwithout1e~yof compensation/penalty 
with levy of com pensationJpen alty or lev)' of compensalionlpenalty not 
decided· s without tevy of compensation 

~~~~~ ---- ---
F_.? .. ~ 

h : ~0 ~ill, 
~ '"' • ~,i-'.J, (.¼ ~ 

C * -~._,, 'JJ~ ,i.tr~,-f ,;~•ir<l 

~ . 
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NOTE: 

------- - --------

14 Name, Address, ContE1ct No. of any officer of Entployer(not below the \ 
rank of Executive EnglneerfProjectManager)1o Whom any reference ma1 
be made 

1 
Ttie Superintending Engineer, R.u .. al Water Sup~ly & Sanltatlon!j 
Departmen~ Circle Adllabad, Adilobad District, i hone • 7ij80038950 

·1 --··-- --. 

The Bidder should submit completion certificate Issued by the Client , clearly indicating 
the nature f scope of work done, actual completion cost, actual date of completion. 
Qualifying Pa,ameters as stated In clause 1 2 of Annexure ~ 1 (Qualifying Criteria) 
should be provided by the bidcler along with supporting documents like Completion 
Certificate. Work Order Copy also to be provided. 

/ 
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FORMT-5 

Summary Sheet: CumnitContfactcommrtments / works in progress 
Name of Bidder ~h rl~lj h1 friHtruclur~ Denlop~ncnt Corrm ation Limited 
Plot No_ X -1, 2 81 ;>1 Block- E P. Sector V, Kol kata 700091, West Be-ngol, lndiB 
Bidder should provide information 011 their curren1 comrnllrnents on all contracts that have been awarded, 
or for Whi~h a letter of intent or acceptance ha~ ,9:en received, or for contracts approaching completion, 
butrorwh1chan unqual1!1ed. t1na1 completion .:::ertrt11ate has yet to be issued. 

\lame of the ~ rn1L1 t:lercenJ ;iercent 'larpe ::;rConkacl Stipulated Value of Value of =st mated 
contract act iage lage and Ad~ress 01 value :,Jate of outstandin OlJtst.andin :'.:omple-tfo 

Si , No. & an~ lai:notfnt Client ::ompl,etio 9 work g work to n date 
No Location Date a rnaun Sljb- 1Ernploye- ~°' be 

1 

:1nd Nature of the /Dale L cf coritract (incL Tel. completed 
work of oarticip ed by the Fsx no.) during next 

2 

Start ~lion o' flrm 31 (Thirty 

3 

firm lfl 

~he 
pro1ecl 

4 5 6 7 9 

One} 
months 
staii in-g 

from Date 
of opening 
0f lechnical 

bid 

10 

1 Reh;1l1ili1i1tio11 of 

Board 

21l 'J91 '._e.\d 

11 

t'runk S<'wcr Ne; 4, 
r--i.i.rwa1\;'I R(litll Ammo 
Vih:u, I l;irgn1•in<l 
f,11.0.::l,1,·c:- ""ti Vik?ls 
/I.for~ ~cv.cr~ l)f ,;i,.c, 
Ya1·ymg frnm -~ snroirr, 
c~• J600mm Di~. ln 
Kcmdli Zonf ily C[PP 
Slrw.:tm,1.I lining 
n1cthoJ l.lNlJf'.;R 
YAPnl[J (Peck~ge 

·6~ 7,- Mr.mbcr Nm 
- 9 )!% Af) pfa,,b I~ 
Sh,m.; 

fogriti '.-!\'.': , 
Kar]rn(lovrnH 

Crossi11g 
Ddhi 1)2 

,:tcdrJ{i;~m:1il 

s:L'.'4,00,00{) \ 5/l 10.rJ 19 20 l'r upprox . .21) Cr 11ppm.~ 2rl 04_2H.1 l 

K. I J u m.kr Ddhi Jal 
B,,<ltd 

2 R~htih'ililutku1 of 
~,~rs of si,._.~ 

,
1
~ryh~ ri-um 6001mn 
IU 1400mm Di;,. In 
,\shuk Vih.11r :mi:l 
blial1i;.ir l'lll'i A,,:~ hy 
ISlt1l1dalc,1n, Structural 
~Joing, U l\DUl'. 
\"AP(m, \Pad::.5).<' 
Kin) unde, D-::11,i M 
billl:l.nt 

Lc:Hl 
24.IH.J. ~~ e1•1f>er 

om -98% 
;.:tmro: 

l\\1( 

Applic.1.hl~ 

_.:ocn 

[),;lhi lul 
ll~1,,,d 

DaUJir Singh 

hgriH SPS. 
Kar~ .• ·11fo•)111,L 

\f03Si11g 

[)(;]hi 92: 
dalhiu:ingh6'1 

//i)ni~.ir, 

Shristi lnfra.stfucture Development Corporation ltd 
llt-gilTN~ ~ii, : fjc,1 N<> X - 1. ? IL '.1 . FtlNk-E~ ~ ~ctor-'•'. S<>H L~,., Ci ly, K'.ll><i1o -700 (19 I, l . +9 \ ~ 3 4 ()20 :i:O'.'Oi-40 l 5 .\6A~ f.: ◄ '91 .)J ~0,0 2049 

Ditlhi Oiil(e, : -D-7, :S1~ Ff..,.,,_ ::,-,vth,.r,, P-orl<_ ~al<~I Pl-uu, ,ak...r, 1~6"' Delhi - 110 (H 7, ln11i o, r +9 l l l 6h02 5600 F. . ,91 Tl 6-60; Sij 1 ~ 
E contac:t@,hri,iicr,,p '""' ~-w,,, 1h,.-::riw,-., c~m Cit·, - l 6:,922\I-/Bl'i'?rJ~LC04~S~ I Page 958 of 1410
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Name of the 
contract 

::ontr PercenP ercent 
lact age !age and 

S1, No. & and a mount 
No Location Date r,J.moun subM 

lnd Nature of the 
..vork 

11Date 1 of ;.;onlract 
of particip ed by the 
Start atlon 01 firm 

3 D-:~ip11. Hl;ild. Tcsti(lf! 
& Commis~io11i1i~ o!' 
iii..: P"~"-11~<:~ alone, 
with l"i\·c -Yc~r~ i,r 

firm rn 
the 
project 

Op~rnlion ~d . l li-o:l-
\'larn1~nancc ,ncl,nill,g ~ 

Lead 
r-.-1crnbcr 
-74% 
Sl1Grc 

l"W(I Y,i,~r-1 ,:;l' lldt·~1 .,.IJI', 

li .. ,biliiy in th~ ..\BIJ 
Arrn of l.udriiana 
,~1ler Srnm1 Cit_y 
\.lissi<lJl 

4 hll~gr!iltd W1ili.'J 
Supp1y ManHgcmi.:m. 
Augmentat,(111 l!f 
i;::,;i:;tirtg Dimibuti~□ 
~~ Cl\l·mk & ~li,,I~~~ 

fM W.11r.r 
Con~t·p,;,nio11 & Rtu,~ 
u~trli[ Cl.)~1olymcr 
ha:;~d Rain Wil.t~r 
I f;irves1i11g in Nmn<:.hi 
In. Sikkim urids:t 
f\;11ncl1i ~rn.111 Ci1y 
Li111lt<::J. 

5 Scw~1-1gi: Neh~mk ,if 
;,.bout I 01 Km kngth 
and Ri.:habilit~tion of 
b,;i$1irig: ~1n-~ll Siz~J 
S.cw,·r 11ml Tnmk 
S.C'W~t Ni:twllr~ ()f:,{H) 

J.:.m Lc11glh ind11Ji11g 

Sllrvc,:y, Dc~ign & 
Ct>J1S1 rllclirnt cir 4 nos. 
i;f Scwagt !'umping 
Slt1li,1n <1m.l ;: Nu~ of 
IH\ station, 

JV 
D1,'D2.'. r..-l~1i1b,;r 

0l8 -::5% 
Sh~1.-

I . .:-~,i 
I7/(l~/2 :-..kmbcr 

ll1? --80% 

Shtm: 

Nut 
Applicable 

KiJ( 

,\pµlic-abk 

'.\ot 
.·\ppl,~·i11>k 

\lam;;i ar ~ontract 
A,.ddress o va lue 
8 Iient 
'Em~loye 
{incl.j Te l . 
Fax ~o.) 

I 

~1111y~m 

.'\{!:Jf\-1''11 

The Ch;,,d 
£,.~cuti1,c 

OfjJC~I 

l.nJJ1iun;1 
Smurl Ci[}' 

LILI 

( )l)[) om~c 
B11i lding, Ktr,11 
.1\gam Si11gh 

l,·litr~. 
l~amcl1i• 
737J Z6, 

Smith-Sikkim, 

Stipulated 
date of 
-::o rnplatio 
n 

fih.fo°\ 
feli.,phoni:: 
-9'1-0.J.S9~-
26408S Fax 

IILUHb~1·: +9 [-
03~~15-26~0:lS 

2 04,7 2 .50. 000,- 11 -02-"2 02.1 

F-111~il: 
:;n111r1l:i1y­

rmn1chi­
~il,)iinic .io 

O(lice cf tho': 
G,rti:t~I 

Milm•~n. 
Ciang:i 

I ',ii I (J\j(111 

Cl1mrnl ll11Lt. jJ3.:S4,88J}~/ 
U.1'.fal - 1\~ r~r 
higt,m, C,m1ra<:t 

Bcnajlui.h~r '122 Cr A~ pc:r 
R,m<l Kanpur Rc ... is~d Scope 

- 1(Jll 1)(12 0!' l\111tr<1ll 

Td,.;rheoc: 
·':ll-0Sl2-
1'.i45593 

Fa:-:c mLm\1cr: 
~•9fc(J_')[2• 

2S,iSS73 

Value of 
outstandin 

g work 

114 .15 Cr 
,\ppro~; 

l 10 Cr 
l\µprnx 

V,alue of :stimated 
ou1s,anctin :::omp1etio 
g work to n date 

be 
completed 
during next 
31 tTtIirty 

One) 
mo11ths 
~tarting 

from Date 
of opening 
of technical 

bid 

S~.l ~ Cr 
j\rpmr. 

l Hl Cr 
App rn~ 

l 1-02-2022 
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~~USHI 
GROUP 

KRUStti lNfRAS INDlA PVT, LfO. 
1' 8-J ~-142/1, ti th rloor. KRUSHt HOUSE, 
Sri u,lmi Nara;imha Complex, 

Near L.8. Nager Ring Road, 

Hyd12r~bad • 500 074. (T.S~ORM 1"-5 
Tf~I : 040 - 241 25789. 

Summary Sheet: Current Contra.ct commitrpet;>,~CVW~~-ilnWaW{~ gmail.com 
Name ot Bidder: Mis. Krust,i lnfras India Private Limited 

I 

Bidder should provide information on their c;urrent comm,tments on all contracts that 
have beei'I awarded or for wliict, a letter of intent or acci>ptance has been received or I for contracts appro~chrng completion, but for which an unqualified, final completion 
certificate has yet to be issued 

Name of I contract Percent 

s tt1e I No. & age and 
contrnct Date amounl 

iDate of of 
Location Start participa 

tion of 
and firm in 
Nature the 
of the project 
work 

I 

1 2 3 4 

1 

---
2 

-
3 

---
4 

-
5 -·-

•stipulated date of camplelion 

•· Value of outstanding work 

Percent Name an Con n~ct • . .. .... Estimate 
age Address value d 
and ofClient cornpleti 
amount /Employe on date 
sub- (incl. Tel 
contract Faxno.) 
ed by 
thefirm 

5 6 7 e 9 10 11 

tu Pu Armc111r~ Altechcd 

.. rValue of outstanding work to be compl~ted during next31(Thirty0ne)monlhs starting 
from Date of opening of technical bid 

Nol-e: 

SSI Registration No. 28 006 1 2 00803 Part H·Small Dated : 20-12-2008 
VAT RegisHatic:1 No. (Tll<l) 3660393Dl94, Dated: 09-07-2014 W.e.i : 0 2-0b-2014. 

GST Regis:r.:• tion No. (GSTJN) 36AAOCK5115ElZW, Dated : 28-06, 2017 
Certilicat " ot Lnco rporation: C'Jrporate ldentlt•/ No L.: '1S400 AP2008P1COS9573 2008-2009, Dat<:d : 0'3-Qr, .,- 2008 
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KRUSt11 INf'RAS 1MDIA rvT. LTD. 
i. H- l S-1 il:Z/l Git> r1,.,11t. t<NU~Hl HO~SE:, 
Sri Li!~rni N.1ril ,imhJ CornplH. 
Near l I.\, N~g,:ir Rini,: Hoati, 

Hyderabad - 50IJ 0?4 ('f.~.) f 
T~( • 040 241~5789 \ 
l-ma,I : k<11~1,,intusind1a@gmdi1 (urn 

±:. rORIIIT-5 
&vfflmuy S~ut: C !"I COnlfK\ Comm11m1n1t"""'11• In P-• 

H•M• ~I 1'1• A I W.. Kl'IIIM lnl,-& 1~<111 l"m•ll i.lmlltll 

8IC!illl lll(a.Jd P,O'i\00 t,iom,eOon!klr Qlllef11 ::atrOltl!'WIII on •II trn!rll(:la ll!IC hive IIIHIA Ml-. Cl! for wnicN lc!Ml!fOI "'ltt<ni (,( "((♦pl,on'° n11 boen rtcmvM, or 
i"' ~:mlf•G11 •~~roaa,,ng c.o111i;111~:,,-,. °"1 rr, ,.-,,,n •r ;,r,qul"'1•<:I. 'I""' t.11mplotHln cort~•<el• hin y111111 9e , .. ,._ 

' 

IUm-t "" 
tt.m• o! 1M comrwtt ~~lllcl . .i. Clnr ~UNI PIH'C:ti)l1g• .,,.,.,...... 

...... Loc•ll~n I Md I.Ill.,.. 4'f _,. -II< /DllmCll~I\ 
l'!IO'\lnl;/ anda~1 c1CIIMl C:e- 1valuf p,nkl1>1llon.,, •ub, cor,1r»et (Eml)l<>yo(lncl. 
n'1Tl I~ l/'IO ~rolocl ~II~ ~drm TO'i, ~,,no,I 

Mltyallg.da \JllMf° C.-OAl><I -ac:111:me - &11l■r1,;,; c,.,n,c,or,e rJ I -
C""•bvc'llo<I d '1 w ~ ~ 4J.I MI.O $TP w~ 
WSP _,,.,lot),, 1"'1"11 <If !!WI'!( m•;,, _-... llll)'Oll,PS.-"UIGO-

~jPH),W~ .tn1lnt. ,at~ rwiNrt I~ ~ I.II , Ill: I.IGORtllk111>Gt1Mm 1 
Con,tn,dlM ~ SIMI Q.,./\ffl, S1<n -• 1,e.111 QMod: ~ 

t5% NII C•n;11 17 .112 .'"9,D:36 

0,., .... 101 - · m•- a-.d :111! 
Hi"'°'e?>&~ 

~~'1 <If gNINl'"l', ...-.m«ll •flll 
lnrl•lf1•Jcn cl g-,.,,,-. • Pump ,1111. 

N11,;0n1• 1"10.. Clr!!'..fld Otelne.;• ~ 
0.1911<e con,po,,...-.. ..;I CG-fol ~ 
11, 18 MLO 51, W'1il WSP iBtH~lt,rjy, tay1~ 
'JI lNIII .-.-i. l<>b l'IIAllll, lt••l'MI rw~ 411 
Zot'W-111 f tt1. L")'tntl vi IID!l""" d!O '-
1,ur,o. main. CMeltlltlla~ cl s1r1 Our,H 
Slor. --~"' roe,,,,. ~ 
91\'d dllVellop<T\onf Orf II'_,., y, Jir~. ~,m,Mfhil} 

! E (F'ttl. -
2 llld IM.._IU<l I)( 0f"'l"'.ol0/f. ' ~ ""'' \..'O~~•m, 

15% NW ~ - ~7.M~l &OO 
910 U) Con1irudlM ol B:'. ~ 9 T'P -..llh 4.1:,, tMll•a .3~ 

t1l'OII-
t,18EIR cMovl~ IIN e-o "~ -~""!! 201~ 
Mr-Jal ope- •nd '".,~.~ ''°' • 
wiocl ~ 3 ,, .... '""" 1t.1 _,.... =' 
~P '"1 I 'DI'• lr1g ... .oll"III -~-, ..... 
ltenn«la-,1 .,_mite'• r<I ,_.-,po_ 

c-~ Iii - D..".>U'l<IT~ 
,.,,. 

Dt•l"ffl•'M~«./\M"1'1'r£ 'C' ,S~■IICllnQ 

."l C~c:,r.,uJ' n ~'Cldll!OI ,...,1d1>1111y unr,« ~ -<<He-re. 0t to... NII I ~·- • i ,,-C,06;0,11 
n.-lOC.·L- Jllma :2f..OO.IS PH£0, WNI 

Clfdc, 
-!Wd 

Slom, .,.i;r Co't•~• S111-i111 l!'I S•eMWn IIU'OC:r-'Sl!J ,lo('(o- Cilltl~ 

" 
-rown. e1t.,!;ilil't r,,, I? 1331) DI: ::r11-0~ M'II. ,.. ,a.r>lqll', l-8. 11,07,(1';'2 

JDP t\JIO(;Q. ~ 

U.L 

t..ut ..__. crrct+i' o-n ll~ . 

s s, r,-es;istrat1011 No -. 28 006 l2 00803 r>art 11, 5rnall D;.rted . 10-! 2-..' 0Uis 
V.A.1 Reg.mratioi;. N-0. (TH,J) 36f.039 J0194, D~ted 09-07 -1014 IN.r f : ,_,;, l}() 'lU l4 

G5T Registration N 0 (G5TIN I %A,~DC~511 SE.JZW, Dated 2::l-Uf i..017 

blln11I•~ 
compllllcn 
dot. 

--

~03.2(121 

)1.1,0).20~1 

20,0,:,_21(121 

1eoo 21ll1 

-- .... ---- ' -----

Certil ic.ate cflncorporati,:,n; Corpocw.1 ldtntitvNr, \J45400AP2008PT(OS9Sl:l ;,i;(;.-:-'.-?.00':J. Dc1 1~cJ: tJ9 06-WOil 

Page 964 of 1410

9623659



~ ~l\JELOP,if. 
~~~I"'..,.,.,. 

§:tf "< .., 

r / , if/ 
~~ Shristi lnfrast cture 

Development orporation Ltd . 

) 

\. 

,J 
) 

Page 965 of 1410

9633660



$. 

1 

1 

-
2 

-
3 

-
4 

Summary Sheet: Current Contract commitments I works jn progre$$ 

Nam(I of Bidder 

FORM T~5 

Bidder should provide information on ttle,r currenl commit~ents on all contract~ thal have 
been awarded. or tor which a letter of intent or accepta ce has been received, or fo, 
contracts approaching completion. but for which an unquall ied. final cornpretlon eertificals 
has yet to be issued. 

I 
IName of COT\tract Percent Percent Name ar'I Contract • ... ••• Estimate 
tli& No. & a~e and age Address value d 
contract Date amount and of Client cornpreti 

' /Date of of amount tEmploye on date 
Location Start particip sub• {incl. Tet 

ation of contract Fax no.) 
and firm in ad by 
Nature ttie the firm 
of the project 
WQrK 

2 3 4 5 6 7 8 9 10 11 

:"lll. 

-
5 

,-

-
~s tipulated date of completion 

.. Value of outstanding work 

.. , .. Value of QUtstanding work to be completed during next 31 (Ttlirty One) months starting 
1rom Oata of operung of technical bid 

Nole: 

Documentar:, proof ir. form of copy of agreement. value of wor~ executed etc .. in support ot 
information given above must be submitted for each project. 

Currently all projec d in Ope-ration & Maintenance period. 

o-r 

.fh .. ,9 :i • · 
~~=~ , ~lid. 
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I~ SHRISTI 
9 WIICOMt T Q llfr 

FORM T-6 

RESOURCES PROPOSED FOR THE PROJECT- PLANTS & EQUIPMENTS I 
The figures Indicated below ale the minimum number of equipment requirttd . 

s. 
No 

1) 

2> 

-ri-
I~ 

~, 
6) 

7] 

8) 

Typ~ of o9qui prntnt Mlfllmu<n Jlli:, of Pnita of ,..qulpmsi~ -
r• qulri!d 1Qr (h~ ~ lk N!lq ul~ r r tilt W()r1< AnllablliW 

~~( I 
::nl~~odloac_:~ j--
::;tncY,lth Whee1e::1 f-!or e, 

'Wa:er T arrk 

~rt:u111ng fA:,cm~ 

B3I Bl!l'lding Mar..nin~ 

W!tl:liog f,1-'chtr,e 
- ,_ 

Will' -equipped i:. at>,r3tary -

3 

4 

With th" 
SlddK 

4 

J 

cof\Clillon of 

Equipment 

_l Li,Lscd 

l ltiml 

1-Leased 
- - -

L<C.J~~d 

- - -----, 

---far. lib (!Yous 11·, Tes, ___ - ·------·--- --'1------Si r r.-nsil M :.:er wi1r purn;,ir,g 
arr;ing~rnenl l 

1llj ~,~, t'rov 

f 1) Ccn:rete Batching Pla n;-

Por 2000 Sqn1 - lyCir - (iooo , ____ _.__ ___ _ 
(21>Cl.m l h~r) 

-TZ"" Sleet Piete ,~11h 11u,r,9 -- ------
For2D00 Sqm 

--- - ----

--;y;- ~ 1ag,n°9 pipe -..'11/1 n~ 

' 4) Dt•~aterong P1.. n,i: (7.5 ·, 
HP) 

- - ·---

Shris-ti lnfrostructore Development CorporatiM Ud. 
111-Qls!tf~ Ofll,• :Plol ~l o ).. l. 2 & :l, ~k,ck-iP, Se,1or 'I. So,ltlo~-, Cily. !(oll<ol;i-700091, T. +~l 3:l JQ"202020/-401S 4b4{)f.: ~ql JJ ~02009 '7 
l)e lhi OW-,~• : 0-2, 5th Flo.,.., So~tha o,, Park, Sakef ~lot~. $,i~U. No·.., Dot~i - 110 017. Indio, l +◊l 11 -6602 ScOO ~ . ➔·91 11 66()J SE!lf!I 

E ~->n1e,.t@shrii1i,~r1>ce>m '""""'·•l\rimtc,,p com CIN • l o5922'11al9901'LC0◄"954 l Page 968 of 1410
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A. 

B. 

FORM T-7 

PROPOSED SITE ORGANISATIO~ 

r 
Si ORGAN~SA TION CHART 

As!attached Annexure: A.ORGANIZATION CHART 

NAR~ATIVE DESCRIPTION OF SITE ORGANISATION CHART 

Contract Manager: 

1 SHRISTI 
) wn CO /I'd 1 () LI H 

► Overall respons;bility for all concerns arising from the implementation and 
execution of the project. 

► Co-ordinate For all activities between Head office, Site Manager & Engineer 
and any other individua1 Contractor wno maytie working on \tie same site. 

Engineer: 

► To report directly to ttie Contract Manager on regular basis . 

► To generate and issue reports on the projecl's progress, aH information on 
incidents, investigations and analyses generated on-project. 

► To formulate, administrate and make necessary changes in the accident 
prevention programme 

► To direct the Supervisor/ foremen to ensure that tl1ey are work as per drawing 
or not 

C. DESCRIPTION OF RELATIONSHIP BETWEEN HE:AD-OFFICE ANO 

atSITE MANAGEMENT 

Our organiz.alion head office situated ~t Kolkata, West Bengal and after allo~lion of 
work we wouid open a site offlce al Port 81air arid there we will deployed a Contracl 
Manager/Site l\rlanager who will be responsible for all site related work. 

From OIJf head office e dedloo1ed Project _Manager also ¢losely monitor this work and 
sort out all site re.~ted issue_s under coordioal\on with site Manag€T and Top 
Management ror &rhooth 1mplemeotatlon of the Project 
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Desisin, Co111t.ruction, Testing. ComMi,-.sio'liflg of Pcl.tbll! W.itfJr Supply Notwork ,mcl Sewcrag9 CollriGtion S11.st1m,,. l11r:Judin~ Sll!'Mlgc T,rMtm~nt Pl.int with assoelal.ed works for ABO ANA"" 
!;PC Bas is ir1c11,11;JioQ ~ )'llaf of O perali.ori and M8inl41.n.1.1 rice ~t Port 81air 

l"RClJE(;T ENGlW,ieR 
(C/1/'TL) 

SUPERVJS.ORS (0111 L) 

·,•.-·¾ . '?,,,: ;~, ~ 
-----~ "'c;• .. ~ •._I>/'.·->-

i> i}yi\. '. 
i ·,i 
// 
~ 

Tan&-r Ret~ren,;;,: No. 04/CEO/PBSPIJ~l0--21 
Tcmler 10: 20l0_PME!C_ 1636_1 

Ann.;x!fre; A ORGANIZA T!ON CHART /FOR OESIQNc1.BWLT PERrOO) 

P~QlECT ENGINEER 

j ME,CH,WICAJ.) 

-· .... ., ·-- - ----. -~-- - -·- -..Ja.#-- ---·· - - • - .... ~ ........... --- ------- - ... - ..... ._ , \ 

', 

PROJECT MM AGER 
{HO.) 

----- I PROJECTCO-ORDll<ATOR r 

' I 
(li.O.) 

·--- -----·-... --·--·- - ._ ___ __ ... " _____ , 
CONTRACT MAHI\GE.R 

(SITE) 

l'FIOJ£CT fNCil~ElR 
(El£CTIIJCAL./lltlT(lMA~roN) 

rNYI RONMENTAl HEAL TH & 
iMITY OFFIC£R 

Iii/WAGER 
(AC!:OjJHl S, >'IW 

CO_sliSTli::51 

ACGoU,,U.NJ ] [ ~TORE ),(f:E.PE.R 

[s►,ri$tl 1¢,nrr~r:ura baYtlapn,&111 Corpo, ~'\iQ!I u-c( 
I r) cori&-04'tj1.1rft wit~ ~ruahl lm'r.Js ln(li.;J Pr l~.1111! Umj1t,tj 

A~d QI(~ lnra<>n <India) Pnnt,, Lim;(Jod 

P lot No. x.,. Z I!. 3,fjjc,.,,~ .6P, S~,cr,r -V, Sill Loe City Kolkau, w.,., !k<i<.1al 
r-a&G9! 
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1 
• 4 SHRISTI 

CREDIT FACiUT\' AND SOLVEt\CY CERTiFICATE FROM A SCHED~\eo BANK 
\ 7 Wll<"l>IVI 10 tlll 

This: is to certify t:-iE1t to the best ot our kno~ledge and information that 
Mis_ ___ c • Shri ____ _ _ a customer of our-_ Bank is respectable and can 
be treated ~s good for any engagement up lo a limit of 
Rs. _ _____ ·~·Jpens _ _ ____ ______ 1 

We ~so certify that ,flhe cor,tract of the work namely ..... J. .. .. .. ..... . is awarded to 
the above fir.'1, we <:hali be able to provide O\J•,Hdraft!cred~ facilllles to the extent of 
Rs, ........ . meet theh working caoitoi requirements for executing to the above contrac.t 
during the contract . eriod. 

This certificate is issued without ary g u:na ntee or responsibility on the Bank or any of 
its Officers. 

(Signature) 

for lhe Bank. 

Note. 

1. This cerW1s:Jte may be issued on the letterhead.of tho Bank and should 
not more ti1an sjx.-month-pld from one day before the last date of 
submissi •~n of bid. 

We , Sr :l~41 bfrastructure Development Corporation 
undertakt! t.hat we are respect.able and can be treated 
fol an) eng~~emel\t up to a ·,imit 
40,00,00/iQ('/. (Rupees Forty Crores Only) In line with 
sanctio11 letter No. F'CB/KOUCP~2021--22:/1459 dated 
attached 

Ltd hereby 
as good 
of Rs. 

UCO Bank 
12.11.2020 
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( A G o v1. of lr,cl{q Un d ertoUng) 
-~ ;;.,r:f.t ~";i"FT :;o,r r-jOfs!OURS YOUR TRUST 

To, 
Sh rls:1i l riffostruchm~ Oevelopme nt C lllrpQrtitlori lid. 
Pio! No.X-1 , 2 &. 3, Block•EP. 
Sedor - V. Solt loke City 
l1olkola 700091 

We refer 1o your ~equesl le~ter rego1cj1ng renewal 0f working cop1!0! lirnits ano orner 
opprov:'.lls. lr1 this r-ego rd vve o re ple o:.ed 10 inform YOl) that 1hr. Ccrn8etenl A1_: 'nori1y of 
cur Bonk t1a'.. opprave<.."l the iollcr,,vi ng pcopo;1•jc,n s:.ibject tc:., 1tV.:: e J1,1•:ding tern·,~ 8, Co•·1dit1ons 
o~ •,v€11 as ether 1e rrns ond cond itic.ns n-.entior·ed he1e •nilh: 

R~11ewol or WC rlrnlk c~ under: 

ioj R.er:e\•• ) ! o1 vv nrki(,g C,:.1pilol F~1•1.::1 B-oseo Cosr C redi! 1i,ri"1ts ot e.>:.:$tin~ level of Rs 
?.0.00 oores o u1 ot tok1t CO(l~gr~iu.1111; 1irnit of Rs._:· 40,00 : cron§•~' r.Jl exi:,,t,ng terrns & 
c ondition$. • • 

jbj Renewal o' Worki,,g Copi:al l·Jon Fund based \l t.C/i:::LC /BGJ li'T'lils o t re(Juced level 
fr orn l~s 10.00 c rryes 1o ?-~ 4 00 crores o u l o~ 10101 con~orliurn:.limrt o t Rs 20.00 crore~ _, 
o t Gx ~ !ir-g 1 ern"'is & c ondi'io rn. 

2. Revlew of !he Short 1ern loan 1..1nder UCl:Ct ut 5<:mcl loned amovnt of R-s 2. !JO cror~s on the 
axis11ng ierm:,, a:1c con :~llicns vi ::;c ;;-::1ion. 

The company has to comply os under; 
1. Tt1e c ompar~' to s'Jbrr,il .ti,ud·teo !inonr.:: iols fo:· FY 20l9-20 v,ith updoted C 1V,A wc lo tor FY 

::;n20-2 1 & 2021-22 (liid ~eporore p•opc,so ' 1--a~. to b e ploc.ec i::;.eiore c :):r ~eten t 
Ou 1h o r,ly fo· P.~r,e•.:;rnen I ,,:;,f , .... ,c;.,~·in,;1 C. CJ[)'I (JI rea u•r~me '71 d tr.e C. crnpony ((11 F y '.20:20- 2 1 
for r::onsorkJrr, o•; -.vholl:.:' be1:--19 leader r; on·.:: c: · n1e eor:iest 

2. Rene v.,ol ,:-l· ::::i,oe~. l.<~c1J ~ar,k c ho·,J1-;'., ·o t,f.> i::.oid irr11r·edio 'el·,. Rolf:' of interest 6. oli-181 
cn9i:•J>'~~ o_re 9~~r-,(jer _ _ __ 

Card ~a1e I __ hl!.tlng App_r?v_ed 
~m)'.2._ _Credit Or,e yeor 1 .. 1CLR i.e. 8 .65% o.o"!" Cord ·Rote: 
limit; l •:pr<evoillr1g O'i en 27. IG 2018; -+ i UCO Flo::Jf + fpres~·,t:y 6 90 %j + 

4.90% f::: .O. '.e. 1-3 S'.:;% p .a, w ilt-.: 3.80% p .a . i e:: 10.70 % po a t p··e)en'. , 
n·o:1tl·1 y re :,ts till 26.::) 21) 19 Frc,rn ,...,,.jn,rr cn lhly re~ts. 
27 .1 0.20 19, One vcor 11...•.CI Ri 
[!v1 C LR GS o n 27. lO.iD1 9) + 4.90%: ROI •·105 to be i'r·k.ed IC, L.'C'.J tloo t 
Jill ,··,ex: 'One ·ye o r c: rer·e·wol c t ,)nd spread w ill :Y;;.- r~H.! ' Ofi..,onnuo:ty 
account v,;r•,--chever ;., e onier. 1· renev-;a o '. the o:.::-:::oL,n1. \·\l t~_enever 

_ _ _ _ _ 1tor_~ i'.l o nv cr,r..ir,9€ 1r,n-1e Rep;?'..~.!~ 
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<{_ti-a) ~ ® UCO BANK 

{A Govt. of India U nderiaking) I 
~~mm <f.T HoNouRs

I 
vouR rRusr j 

of RBI, tl1e ucp Float rate will 

' unc.lergc change from the next day. 

Note: The comp~ny to -submit the 
consf nt letter b~fiore switch over the 
ROI fr.om MCLR ~9 U~O _Float Rate as 
per Bank's extant ;guidelines. 

Con ession In Service Charges (If Any): I 
Care Rate Existing Approved 
Processing /Upfront fee As per . exton1 As per card rate of the Bank 

, ~ delines of bank 
Review/renewal charges As per 1:,xtont As per cord rate of the Bonk 

~ delines of bank 
Commission on BG 7 5% of normal rotes tor As per co1 d rote of the Bonk 

BGs 
Commission on LC 7 5% of normal rot es As per card rate of the Bank 

Lead 8ank ci-:arges As per cord rote of the As per cord rote of the Bank 
Upto 100 er Bonk 
@0.31 % subject to Min: Rs 5.61 
lacs & Max Rs 30.92 lacs 

Above Rs l 00 er 
@0.31 % subject to Min Rs 30.92 
lacs and Max Rs 51.53 lacs 
In case of subsequent 
renewal/en(1anc ement, 7 5% of 
normal charges on entire 
assessed limit to be recovered . 
Commitment Charges As per extant As per cmd ro1e of the 

guidelines of tJonk Bonk - ----· 
All Other Services Charges As per exton1 As per card rate of the Bonk 

guidelines of bci'r1k 
Morqin on LC/BG 10% 10% 

3. The company to submit the consent letter before switch over of ROI in system as per 
Bank's extant guidel:nes. 

4. The company is advised to closur·e of company's current occounJ moiniained wi1h 
banks other th<;in working capital lenders as per RBI circular RBl/2020-
21 /20DO R .NO. BP .BC/7 /21 .04 .048/2020-2 l dated 06.08.2020 . 

S. The company to give an unde1·taking that neither company nor i1s promoters/directors/ 
guarantors ore defaulters to any bank/Fl . 

6. The company is advised to offange- for joint inspection/ independent inspection 
immediately. 

7. Company's Audited Financials for FY 2019-20 mus1 not have variation (+ /-) more thari 
l 0% comparing to provisional finoncials, e5peciolly in Soles. PBDIT & PAT ond incose or 
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... 

I 

~cfi) ~ Ci) UCO BANK 

; (A Govt. of India Undertaking) 
~ ~ fa;v,mr <hl HONOURS YOUR TRUST 

variation rnore than l 0%, c o n1pany to submit 1he ju,tificotion for !he sarn 

8. Fresh valuation report of the collateral security lo be done immediatelf as per extant 
guldeline. I 

9. Company is advised t.o submjt lat~_st net worth c_ertificote of the g uoron ors namf lY. :(o) 
Mr. Han Prosos Konono (b) J r. SuJd Konorio & Corporate Guarantor f'1/s Praino V1dyo 
Bharti Pvt. Ltd. : 

l 0. Company_ is advised to com ly balance ~ending conversion of lo11d_ frmn Agr1cu ture to 
comrnerc1al status and sam· hos to l)e discussed w1 1he next consortium meeting 

11. All other terms and conditio17s as applicable for the Working Capitol limits adv11sed to 
the company earlier shall rem,oin unchanged and to be complied by the company 
meticulously. • 

12. Company to submit regular return/ financial and other docurnents quarterly. 
13. Company to submit on undertaking regarding overdues reported in CIBIL/CRIF from the 

Directors against whom overdues hove been appeared and regularization of accounts 
to be done immediately. 

14. Company to furnish undertaking to !lie effect that none of their directors and promoters 
are appearing ECGC specific approval list, RBI caution list, flBI defaulters list. & none of 
its directors including promoter dir·ec1or has defaulted in the payment of tile dues of 
any bank. A Director with identical name appearing in 1he defaulter's list should submit 
an affidavit (to be signed before the executive Magistrate) confirming that he is not the 
some person whose name is appearing in the defaulter's \is1 A certificate in this regord 
is to be obtained from the Company, 

Please note that all other terms & conditions as advised to the bmrower earlier from time to 
time, shall remain unchanged and to be co1,1plied by the company. Further these lirnits o re 
valid up to 28.09.2021 i.e. one year from tl,e date of sanction by the competent Authority 

This letter is issued in triplicate. Please return us two copy duly signed by the oulhori2.ed 
signatories of the firm and '.:JUorantors, as a 1oken of unconditional acceptance of all the 
terms and conditions 

Thanking You, 

Yours Faithfully. 

Assistant Gen 
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K.ROSH\ INFRAS LNDLA PVT. LTD. 
If 8·15-142/1, 6th Floor, l<RUSHI HOUSE, 

Sri laxmi Narasimha Complex, 
Near L.B. Nagar Ring Road, 
Hyderabad - 500 074, ("f.$.) 
Tel : 040 - 24125789. 
E-mail : krut.hiinfraslndia@gmai l.com 

CRED!T FACtUTY ANO SOLVENCY CERTIFICATE FROM A SCHEDULED BANK 

This is to certify that to the best of QUr knowledge and information that M/s 

KRU.SHI INFRAS ll'IDIA PRIVATE llMITED a C\lstomier of our Bani< ls rnspettilble and ~,ar, be 

treated as good for any engagement I.IP to a limit of Rs,10.00 Crore 

(Rupees Ten Cr~re Only).:. 

We al!>o certify th.at. If th~ contract of the work namely "Design, Con,truction, Testing, Commissioning 
of Potable Water Supply Network and Sewerage Collection Systems inc.luding Sewaige Tr~atment Pf ant with 
associated works for ABD Area on E PC Basis Including S year of Operation Qnd Maintenance at Port Ellair" Is 
awarded to the ~bove firm, we !'>hall be ab,e to provide overdraft/credit facilities to the extent of Rs. 
10,00 Crore meet thel r working capital requirements far executing to trie above contract during the 
contract period. 

This certihute is issued without any guarantee or responsibHity on the Ban I< or a.r,y of its 

omcer:t.. 

{Slgnatu,e) for the BanK, 

, . ihis c€rtiflcate may be Issued on thP leucr head of the SaoKand should not 

more 1han sbf.::ioR.Otb:Plcl from one day before the last d;rte of submi~sion of 

bld. 

We are enclosing solvency and bank Cf'edil facility letter/certificate from our bank. 

,.~M~ 
1 .~.... ....'l...i \ 

1· ,•-9\\ 

(fJTP.&-J"nl"'~..._u=--)~ll 

~J~"C \ ~~R 
1),w.,. .l'i//H • ·!I> ~ IJ.,.,, l l,,i , , Q ~1~ p l ! --{Jf' 

~2F 'u 
- -··- --___ jk:S._ - - -- ---

5S1 Registr.ation No. 28 006 12 00803 Paft II-Small Dated: 20-12-2008. 
VAT Registfation No, (TIN) 36603930194, Date<l: 09•07-2014 W.e.f: 02-06-2014. 

GST Regi~trclt1on No. (GSTIN ) 36AADCK.5 115E1ZW, Dated: 28-06-2017. 
cerUficate of ll"corporatlon : corpora\e Ident ity No. U4S400AP200SPTC059573 2008-2009, Dated : 09-06-2C,08 . 
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SBI 
S~IE 1"1l.;.1,i-.h;1a~"1 !~1 ,111d, 1 Hi,t,L~. 
PfC\l N,, f..t S~, ~ ~6 
\1~1::,h·l~\1 f.•~r<,th11i:• I 
Bi'~,.,.,, i '\:1 '-tm,t•~ K \'t'1,'lll~d. \ 
S.a,,,,"11 n,,~-~1 t~y,i1>r ;tl>:l,1 - i,t1,.)CU!.1 

t:~1~.~ i~ r}lf.t°)\y_f~ u, I 

CREOtT FACIUlY ANO SOLVENCY CERTiFlCATE 

0:\11') 28 01 .2021 

lhi('; 1i. ru ccnt1:V llrn1 111 th,• N:·:-t ,,r 11ur ~nl)\\ lt:!'iJ~,: :u1\I i11/i))'nm1\u11 lh,n \.fi:, KR l iS \ If IN FR:\-S !N DI,'\ 
PRt\" ~-n l.l~U n-:n ~I .. ll:,t.•111ct ,)f our Un!'lk b. ri:!-p~lo'.tltM\! ;md ~:111 he tr~i\((JU ,l'1 ~(lHd lor ;in:r 

~n~n~~"fll1.'n' ur 14, ,'I !iini1 ,lf R~ 10.nn Crwc iku1x-""t.t r\!n ('tori: Onh-1. 

\\,• .Ii~•-' -~·ni1\ llLtt. Ir 1111.: (Onlf:1\'.1 1•!" tho: \\tH~ 11,m1,·.I\ ··P~·)ign. C1111:--lf\h, tiri11. Tt:.511ri~, 

(. f•mlll."fi•'lll11.: 1•! p,,t:ibk \\.tt,: r S11fll'l ~ \.1: i n,1rl.. :11\J \C.:\\t:.cai;~· ( '<i ll~•,1 j,)/1 s:✓!4\crns lndouing 
S 4"\\ a~, lri.:aHtwm Pl;1nt "11h A:-~,,d:11n1 \,~,ri..~ t'nr ,\ l \H :\ r\:.I 1111 i·.Pl' lkl:•i" l1K ludi n~ 5 y~ 11f 

OJ",:l':1~11 111 .1nll :'.\f:1i111~11:m,·1..· ,IL l',,n Bh.1ir" i:,. \l\.\Llf(li.:d l\l lh..: ah\t\l,'. 1·1rm, \\.\; .;h..itl C'i.: .,bl.: \n rro'l-id,.: 
,•\ ~·:Jraft <'•\~d,1 la~·1l rt1,·, ,,. ih1: ~i-\cltl nl'Rs.t0.00 ~nm:)' lRup,.:c5 kn l'l'nr~~ only} mt\!I ~h~ir \V1ir\(.in~ 

i.:api1:1 r i t•qu.i.n:1111."fll~ l\lf o,,:~irLi1\g 10 ti, ~· alhl' ~ i;rmlr-.i..:l Judn~ Ilic 1.:nntr;.1.:t p\:rl1)iJ. 

lhb 1·•:n diq,~• i~ i:-!>ul!J "11hm1t .,11~ ~unrontcc ~1-r <1:~p.1osihitlty u11 lhc- Bnnk or on~ of its 
Oft'ko:r.. 

Ch~f Man 

l 
l 

... 
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OSBI 
SME Branch (16443) 
Dlliukhnagar 
Near PVT Market Kothapet11 
Hyderabad - 500 035 
•~I: 040-24054939, Fax: 040-24054S3g 
E-Mail: ,Pl.1lW~;)@sbl.co.1n 

II 

II 
I 

1 The Mena'1tn11 Director 
M/.t1.Kruehl IMras lndla Pvt Ltd 

I 8•15-142/1 , e1n Floor, Kr\lihl house 

\ 

Sri lsxml Nara11lmha Complex, 
N1;111r L.B Nogar R1ng Road, 
Hyderabad ~ S0007 4 

I 
Date: 31,07 .2020 

Dear Sir 

COMMERCIAL ADVANCE ACCOUNTS 
Renewal of l lmftl 

Wltr,i ri,ference to your application ror r-enewal of llmltg, we have plea1ure In Jidllitiing thft esnctlon of th$ fof­
lowlng limtts subject lo term:1 and conditlon"l stated in Annexut-e l & Annexur~ 11. 

1 . Credit Hmlta (Existing & Proposed}! 
IRn.l.aktls) 

Fac11ih1 E.xistlna Prooos&d Chanae 
Ca&h Credit 1000.00 1000.00 0 
BG B00.00 800.00 0 
CCECL 100.00 100.00 0 
CARLOAN 47.00 47.00 0 
Total 1947.00 1947.00 0 

2 . Th& limits ars asseased based oo eillmated/proJecied 1inarn:lal! as on 31.03.2020 eubmlttoo by you. 

3. Th~ follovl)ng docunr&nts are tQ ~ "xocu,"d I au omitted. 
I) Am1ngitm&nl Leltl!lr(SME-1} 
0) SME-3 
iii) Board Resolution end other documents as pr~.sc:rlbod by the bank frQfTI time to time 

Cond'itfonj!I 

a) Release of property subject to approval rrom tha con:aor1lum and the funds need to be Jnrused In the 
b\ls[ness of the company. 

b) Margin of BG'.s !st~ be continued at 35%. 
c) stock & Receivable~ Audit and BG Audit to be conducted on yearly bas!$. 
d} Increase In cover period of Sundry D·ebtol'! to 1S0Day5 (or 1 year. 
e) Redundant ROC charges to b& ,atisfied Immediately. 
fl Opinion reports of all dlr•ctor& and guarantors as on 31.03.2020 to be aubrnltted ea soon aa ponibl&. 

4 . Pleas" r~tum duplicate copy of thf!J lett"r duly signed by the authorized $igne\orlei·rn 1o'Kan of acoop1aoce 
of the term, 11nd conditions stat&d In Annexur!'t r & Ann8X\.lrv a. 

You!'R talthMly 

~- ~ 

ChlnfM ~ 
y /' 

-<;. 

~ n ti;i.c 1 

ut n~ Y'(\ 'h,~ l./d. 
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CREOJT FACILITY AND SOLVENCY CERTIFICATE FROM A SCHEDULED BANK 

' l I 
This is to certify that \o the best of our knowledge and inrorma~lon that Mfs 
GKR IN CON INDIA PRIVA LIMITED a customer of our Ban~ isj respectable 
and can be treat d as good for any engagement up to a limit 
of Rs.10,00,00.000/- (Rupees Ten Crore Only°). 

We also certify that, lfthe contract of the work namely "'Design, Construction. Testing, 
Commissioning of Potable Water Supply Network and Sewerage Collection Systems 
including Sewage Treatment Plant with associated works for ABO Area on EPC Basis 
including 5 year of Opefqtion and Maintenance at Port Blair" awarded to the above firm. 
we shall he able to provide overdraft/credit facilitfes to the extent of Rs10,00,00,000/~ 
meet their working capital requirements fer executing to the above contract during the 
contra(;\ period. 

This certificate is issued without any guarantee or responsibility on the Bank or any of 
its Officers. 

< Signature) 

for the Bank. 

Note: 

1. This certificate may be issued on the ~tterhead of the Bank and should 
not more than six-month-old from one day before the last date of 
submission of bid. 
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MADHAPUR BRANCH 
KIMS HOSPITAL COMPOUND BUILPING,KONOAPUR ,HYIM:RABAO 

PHONE NO: 040-23111246 
------------ - - --------

oare:28411-2021 

TO WHOMSOEVER rT MAY CONCERN 

This is to state that to the best of our knowledge and information Mis GKR Infracon (India) 

vt Ltd a customer of the Bank is respectable and can be treated as good up to a sum of 

's.10,00,00,000/- (Rs.Ten crores only). lt is clarified that this infom1at1011 is fun1ishe.d without 

-ny risk and responsibiMy ·on our part in any respect what so ever more particularly a 

,,,uarantor or othcnv.ise. This certificate is issued at the specific re.quest of the customer. 

R Aslnvh1-illfN, fflllff mmm# . . ~ ... ..., 
' . ~ tQl'I , ts , • "'· l'ty<J, 

~rnor tk:-1tit:J1 ·Mnnn~c1 

.,1.adhapur Branch 
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f.ORM T-09 

U!.J.&ation//\rbitratlon Histor~ 

~ SHRISTI 
;) WH <' Q JI\ f l O l II C 

Blddnr, should provide informatioll..Qn tmy hisl9_!Y__o{ litlt:aUon or ilrbi1ratio.J1 rt?sultlng from tontrar;ts 

exc:?cuted In She last se.ven yei)rs or c:urrentl~nder execution 
r-- " -· - - · - - - - - - - --

Name oi lHdder- Shris,i lnfr;;l$tiLJctuie De11dopment Corporation l imit~d. Plot No. X -1, 2 & 31 Block- EP, Sector V , l<olkata 

700091, West Bengal, India 

1----.------ T"----- ----,--------~-- ~---- ----· -- ---"T-------1 
Yf.!at Name of the Name & Address of nue of t h~ Name of Court/ Status Disputed 

Wor~ tile employer (.Qurt/ Arbit,ator {P,enr:llr1g/ Amount 
A,rbittiltlon DEi;idedi {CurreM 
t~e \/alu~l 

2008 Rehabilitation National Highway 
Aut hority af India 
1Prir,cipil1 t:.mployerl 

Shristi Sole Arbitrator 
Just ic~ Bikrarnjit 
$en lRetd.} 
pe5scd Aw4rd on 
09 04 2019 in 

fa\/,'.}Ur or S.hris( i 

lnfrastructuro 
Development 
Corµar;ltio n ltd 
{Sub Contfcicto1) 

Aword B .44 

Att~ar Aw;arded 
Amount In 
d ecldi!d Court 
r::~~e.5/ 
Arl:)itr;it1on 

.Award of Rs. 
12.84 crore was 
µ::,5 ~ed on 9th 

A.pril2019in 
favour c f Shristi 
lnfrasrruc:tur.:! 
Developmerit 
CorpN.11t ion 
Urnited (5ub 
ContrJctorl 

~nd upgr.rding 
cf NH25 to 4 
lane in the 
State o( Uttar 
Prade!5h 

Su!lWilY Constru{:tion 
SDN SHD (ContractDr 
/ !:.n~ployer) 
Re~ister('d Mdres~-
2'n Floor l lniworth 
Plan, 20, San!-:ey 
Ro.id, B~ngalore-
5&0020 
Head Ql1i!ttcrs 

Adches~- lt'!vel fi, 
Menar.i 5unwal/, 

Jillan Lt1goon Tlnilll, 

B.1r,dar Sunway. 
46150 Peta\/~ faya, 
Selangor, Malaysia. 

\ nf r as tr1,1ct ur-e 
Development 
Ccrpor;3t ior1 
limited 
-v:;. 
Su n·~•i!'( 
Construction 
SDN 6HD 

pas.!!ceo. crore 

Appeal 
under 

~ection 34 
b-=ine 
O.M.P. 
(COMM) 
305/ 2019 
filed by t he 
Contra ~tor 
J Employer 
is. Pending 
before 
Ho.n'bl€ 
High Couit 
ilt Delhi 

appro,.;, 

---- -1-------- - -

2014 CCn!-trUction, West Bet\gal 
Tr;in~po,t 

Shristi 
lnfrsl~trvctute 

Develop rnent 
Corpor.:i t1on 
limiteci 

Arbilr.;i l Trlbvnal 
comprised of 
Jusifc:e Got·.t 

Cu ff(! r,t 
value of 
Award 

Award of 4.32 
crore w;:is 
l)i1$Secl on 3'" 
September 
2014 h1 favour 
of the Bidder 
plus int,;:r~5t 
@lg% p.-1. 

' I 

Qper.ition and 
maintenance 
of 
Vi11eka11on<;ta 
Ro.id Flyover, 
Kolkaia, in th~ 
St.ite of West 

• Bengal 

Jnl r.Jstr 1,1ctu re> 
Development ltd 
Addh~~s - 39, Oc 
Sundri Moh.in 
Averiue, 4:•· Floor, 

Kol~ara - 70001-i, 
West Beng;il. 

-\IS-
West 61:ngal 
Trampurt 
!r"rf ra struc;tur e 
Oe11el-0pmer,t 

Ltd. 

Ch~r,d De {Ret d.) 
{Presiding 
.l\rbitrat;;ir), Mr. 

Haradh~n 
Banerjei.? and Mr. 
M.>nit~ Chc1nc;ira 

D.is (Co­
Arbit rator~) 
p.t~s~d Aw~rd on 
03.09.2014 in 
favour of Shristi 
Jnfr.istrutture 
Oevelo,:,ment 
Corp<:ir-cttion 

AppP,a( 

under 
St'ction 34 
being AP. 
Nu. 1989 
or 201-" 
filed bv the 
Employer 
i~ Pendin~ 
before 
H_on'b\e 

with 
interest -
P.vpee$ 8.4 
crore 
;;ipprmc. 

~... Umited. 
-1,.T..~~. ~..___--\l~- -~1:-:--~-'-( - -- - - __ .L......p,.1-.Jl'lill'-t-,p~t;_::...,,.,.;.....,.. .... 

•• - irr1..Ll t,u._ 

.D~~()t ~~()'O~ w 
3'sS-~ 

, 

• Sh,n,l lnfro~lruc!ure Oevelopmenl Corporotion Ltd +91 33 ~020 20'201-4015 .(Ml, r- +91 33 4020 Z09't 
. --R· .J.._,_ d - , Pi t N-0 ~. 1 2 & 3 . 8k,d,-E~ S•ct-:ir-V, Solt la.l:e City, l«lik~ta-700 091, l . +"1 11 6•0~ "600 f. : +"11 11 ~We 58111 

•. ·•1, ~ ou,.. ... 0t ....--n,~ . Q • s i. N Delhi 110 011 l ridm I. , v ~ , 
-0.1~ Offi<,a , [). :2, Sil• flC>QT. SCl'Jlhe•r Park, Scbt P1oc.e, c .,1, 11W • • • 

• h , l1 ,,,,q,om CIM _ l 659nWtW190PlC0-.9H 1 
E : to~lot:!(S)shristii:0 rp (om .,...,..n 111 c.,,. Page 992 of 1410
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--· 
ar Name ofth~ 

Work 

-
"if)14 5trengthi;nin~/ 

lmp(overnerit 

of Burdwan 
Arambag Read 
in the State of 
We~~ 1;.enga\ 

,1019 Constr .. ction 

ofTru~k 

Termin.al at 
Bongaon ni:ar 

ll..i n~l;idEsh 

Border in thf! 

St;.,tc of West 
Ber,g;il 

Name & Adciresl of Title -~fthe 
thL< E.mployer Court/ 

Arbitrat1cin 
I 

' 
- -- - --

Govemm1;n! oi '/Jest 

Ben~~I trirough 
Public Works 
DP-p<JrtmEr'lt 

represented by 

Superintendin~ 
~r.gineer West e.-rn 
Circle No. 1 h,wing it:. 

ofiic'i! ~t Allc1b Club 
Compr,ivnd1 

BtJrdwan, We5t 
Bcrn,al 

West Ber.gal 
Trafl.)port 

I nfrsi.s-tr u( t ur e 

Dev~I opmt'n I IJd. 
Addr~ss - E.M Bye 

P,i,~ and R<1sh Br.:h;iri 

{:onn1=ctor C<05:,1ng, 

Kasba D1'.!pcn_ 

Compound, 

Kolk;:ita -700107, 

'J\/ec~t 13tni;al. 

case 

Shri,tf 

lnfiastruc\ ur 

en 
n 

De~·e-lQ prn 

Corporaric, 

(; 

t 

Limited ---\JS -

Sta1e of w t 

Bet.~al (rli.J bl i C 

\Nr:irks 

Depertme nt ) 
& Ors. 

C.P, No, 2. 

of 2019 Sh stl 
lnfr.istruo r~ 

38 
ri 

u 
en Developm t 

Corpurati 

limihid - 1 -

w~~t tlcn I 

Tr i.\:1~port 

Ir.fr .ii,tru~ ;u re 

DevelGpm nl 

L__ 

- - - e----- -----· 
Name of Court/ Statu, Disputed Actual Awarded 
Arblu.-:itor (Pending/ Amount Amount ln 

Pecidea) iCurrent decided Court 
Value] cases/ 

Arbitration - - - --
S.olf> Arbitrs1tar P~r.ding Fls. ~5 Pending 

Sri. l<'.aro0n IJr;v crore 

ilpprox 

~ialiOniil Pending Rs, Penning 
Curnpsny l,;iw 33,64,0DO/ 
Tribun;il, Kolkat3 -

I 

,. ·-~ Shristi lnfr;:i:sttuctur._, Development Carpcration Limited (he.rein aher riderred lo as the "bidd1cr Cornpi!ny") n;i, developed a S St ar 

Hotel by the name Df "Wi:-~tin" in it~ SPV Co111pe1ny ni'.lm~ht 5arg<l- Hote.l Priv:n~ Limited, In the 5.aid SP\i', tile bidder Companv has ~ 

sh11reholdi ng Gf 65 % ,ind the bal::l1'\te ~h ~reh□ldir1g r.:i! 35 % is held by Rishi m.; SA Investment LLC (a Mllt1ritius Entity). D [sput E 1irose­

be1ween the 5har1:ihold0cr~ inter:alia regardini.; the fair vc!lu,Hion of ihe ~ha,·e~ and ..iccurdingly a,bitr:ation ·was ir,iti,i.i ed in th~ y-e.ir 

'2016 under r.he 1cc mt-chanism. 

In the ;:ibov., said :.irbitration diso•,.J,e bc-twi=en Ri~hima S./l. !rwe~\mem LLC, 11.~;i,iritru, (''Clc1irm1nt") and t he b idder Co111p.iriy, the 

Arbitration Tribur,JI has i,.sued c1 PJ,tial Award {#Award"} in fa,ii:iur ol the Cliiimani for payment c;f <m aniOl.Jl1t of Rs 761 Cr, 

Calculated till n" M<lrch 2019 with h)rthi..'r add,r,on of aJ"f,[h,r,t @.2';i% being lf\R till date of awcird i.e. 30u, April, 2019 towards the 

valui; of 3S% m1k1; held by Ct.a"imc1nt by way of ec;uity iiwestmerit rn 5;irga HDte1 Pvt Ltd, a s1;b~idiar,,. of the bidd~r Comp.my. 

The Award furthe, ~tat es th.it iii eose the ;,f□rl".saic amo,iT1t are declarnd un1cnforceabll" in v,hole or ir, p;irt bv any Court 

or Trib~rial, 1he bidder Compan11 shall makE. payrner,t of A~. Hi0,2 Crore to Cl3imant in l\eu of shares so held, 

+ ~ LU.:ku..L 

1 nJ-;in-('( f.1
'1Yl W,, 
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KRUS HI I NFRAS lNDlA PVT. LTD, 
ti 8· 15·142/1. 6th Floor, KRIJSHI HOUSE, 
Sri ltixmi Narasimha Complex., 
Near LB Nagar RiriJo: Road, 
Hyder;ibad • 500 074. (T.S.) 
T('I : 040 • 7411S789. 

f. -mail : kru~h•infra$rndic@ernaH co rn 

FORM T-9 

UUgatl onlAcbitration History 

Name of Bidder: Mis. Krushi lnfras India Private Limited 

Bidder, should provide information cm ~:my history of fltig<1tion or arbitration 
resufling from con(racrs executed in the lasr seven years or currently under 
execution 

Awa.rd Name of Name of cnent, J Dl~puted Actual 
FOR or Project cause of amount Awarded 

Year AGAINST litlgatlonf (current Amount 
Bidder value) 

Arbitration and 
matter in dispute 

N1L 

Note.: 1. In case of amounts in foreign currency. the figures are to be given in relevant 
currency an<:! Figures in I NR may be worked out as per SBI BC selling rates 
prevalent at that time, 

SS! Regls;tration No. 28 006 12 00803 P::1n 11-Sm~II Qated : 20 -12-2008. 
VAT Rcgism1tlon f\Jo . (TIN) 3660393[)194, Dat£!d: 09•07-2014 \N.r: .f : 02-06-2014. 

GST Re~ist ra1ir)J'\ No. (GSTIN) 36AAOCK5115E12W, Dated : 28·06·20 l7. 

. 

Cerri f ic.:.l€ of incorpor<1 t i o11 : Corporol e ident ity NrJ, U45400AP2008PTCOS9S73 2008-2009, Dated : 09-06-2008 
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FORM T-9 

Litlgatlon/Arbttratlon History 

Name of Bidder 

Bidder, should provide information on any hislory of litigation or arbitration resulting from 
contr8cts execu!ed in the last seven years or currenlly under execution 

Award Name of Name of client, Di&puted Actual 
FOR or Project cau$e of amount Awarded 

Vear AGAINST litigation/ (current Amount 
Bidder value) 

Arbitration and 
matter in dispute 

' 

t-;JL 

Note'. 1. In case of amounts in foreign currency, the figures are to be given in relevant 
currency and Figures in lNR may be worked out as per SBl BC selling rates 
pre-valent at thal tim:e. 
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C} 

1 SHRrSTI 
.9\1,' lCOM r, JO t lfr 

FORM T-10 

INFORMATION REGARDING CURRENT LITIGATION, DEBARR,NG/ EXPELLING 
OF BIDDER OR ABANDONMENT OF WORK BY BIDDER 

1 {a} Does the Bidder has consistent history of l1tigatio11/ 
arbitration awarded against him_ 

(b) If yes. give detaHs 

No 

2 (a) Has the Bidder been debarred/blacklisted by any No 
Govt. Depa1iment/Publtc Sector Undertaking in lnclia 
as on fhe data of applTcatlon, except on account oT 
reasons other than non-performance. such as 
rescinding of joint venture due to most experlen'ced 
partner of joint venture pulling out. court direc1.1ons 
leading to breakln~ up of a joint venture before start of work. 

{b) If yes, give details 

3 (a) Has tt·,e Bidder abandoned any contract work in 
India 

(a) If yes, give details 

4 (a) Has the Bidder has suffered ban~ruptcy/inso!vency or 
;n the process otwincllng-up or there is a case of insolvency 
pending oefore any Court 

(b) It yes, give de.tails, molud1ng presentslatus 
5. (a) Has t!ie Bidder been debarred by 

Governmant/Serrii Government Organization as or. ihe 
date cf application for bidding 

(b) If yes, give d.etai,s 

No 

No 

No 

Note: If any information in this schedule.is found to be incorrect or concea1ed. Bid 
will summarily be rejected 
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C ., 
1l ]'fu._ ' "' ~; .r 

IHlUSttl 
GROUr 

FORM T-10 

KRUSlil U'ffRAS lNDIA PVT. L1'0. 
~ 8-15-1:\2/1, Gth Floor, KR1JSHI t!OUSE, 
Sri 1.a:,mi Narasimha Compl~x. 
Near L.B. Nagar Ring Road, 

1--iyde~abad - ~,00 074 (T S.} 
Te1 : 040 - 24125789. 

1:-mail : krmhiinfra!>india@grnail.com· 

INFORMATION REGARDING CURRENT LITIGATION1DEBARRING/EXPELLING 
OF BIDDER OR ABANDONMENT OF WORK BY BIDDER 

1 (a} Does the Bidder heis consistent history of litigation/ No 
arbitration awarded against him. 

(b) If yes, give details 

2 (a) Has the Bidder been debarred/blacklisted by any No 
Govt. Department/Public Sector Undertaking in India 
As on the date of application, except on account 
of reasons olher than non-performance, such as 
rescinding of joint venture due to most 
experienced panner of Joint venture pu!lrng out, 
courl directions leading to breaking up of a joint 
ven.ture before start of work. 

(b) lf yes, give details. 

3 (a) Has the Bidder abandoned any contract work. in No 
India 

(a) lf yes, give details 

4 (a) Has the Bidder nas suffered bankruptcy/in solvoncy or 
In the process of winding-up or there 1s a case of 
insolvency per.ding before any Court 

(b} (f yes, give details, including present status No 

5. {a) Has the Bidder been debarred by No 
Government/Semi Government Organization as on the 
date of application for bidding 

(b) If yi:.!s, give details 

Note: !f any information in this schedule is found ta be incorrect or conceated. Brd 
will summarily be rejected. 

g . \)...L-

I 

' lUf._to/ni'\Qnf- • rh'trn l~~ . 
. ,_ 

SSI Rf'gi!;tration No. 23 006 12 00803 Part n.small Dated : 20-12-200$. 
VAT Rer,i:.lraticn No. tTINJ 35603930194, O.:ite<l : 09-07 -2014 W,e.f : 02-06-2014, 

GSl P.e~istratiol"' No . {G$TIN) ~6AADCK511SE1ZW, C>ated : 28-06·2017, 
Certif1c<1le of tnc.orporation : Cor;:iorJtr Identity No. U4S400AP2008PYC059':i 73 2008-2009, DalEd : 09-06-2008 . 
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FORM T-10 

INFORMATION REGARDING CURRENT LITIGATION, OEBARRINGIEXPELLING 
OF BIDDER, OR ABANDONMENT OF WORK BY BIDDER 

1 {a) Does the Bidder has consistent history of litfgation/ 
arbitration awarded against him 

(b) If yes. give details 

.. . ¥es/No 

2 (a) Has the Bidder been debarred/blacklisted by any ... .. ¥es/No 
Govt Department/Public Sector Undertaking in India 
as on the date of application, except on account of 
reasons other than non-performance, such as 
rescinding of joint venture due to most experienced 
partner ofjoint venture pulling out. court directions · 
leading to breaking up of a joint venture before start of wOfk. 

(bl If yes, give details 

3 (a) Has the Bidder abandoned any contract work in 
India 

(a) If yes. give details 

4 (a) Has the Bidder has suffered b;;.nl<ruptcy/insolvency or 
in the process of winding-up or there is a case of insolvency 
pending before any Court 

(b} If yes, give details, including present status 

5. {a) Has the Bidder been d~barred by 
GovernmentrSemi Government Organization as on the 
date of application for bidding 

(b) If yes, give details 

..... ¥en/No 

..... ¥es/No 

.. . ¥'3G/No 

Note: If any information in this schedule ls found to be incorrect or concealed, Bid 
will summari:y be rejected 
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.,., f,.;1 ':q.r , '"~1'F !!ti ~ ... r::j 

~ . 
48AB 106084 

~. ; 

' , , 

. ' , I • , ••• 11 

FORM T-11 

AFFIDAVIT \ • 

I, Sambft@Ghosh.5-/o ;h Su-~h.i11ta Ghosh authorized repre.scntative of M/s Shr1stl t.nfrastructut~ 

DevclopTent Corporation Limit~d at wit/7 its office at Plot No. X-1, 2, 3 Block-Ep, Sector·V, Salt lake 

CIW, Koll<hta-700091, India solemnly affirm and declare as underon behalf of the firrn:-
' 
' 

l. I am stmitt ing Bid fo, Desi go, Constru~ion, Te_stlng, Commbsloning of Potable Water Supply 

Network and Sewera1e C()lle«ion.Systems Including Sewag~ Tre~tment Plant with as~ociated works 

for AB-0 trea on EPC Basis including 5 year of Operation and Maintenance at Port Blair11 Proposed by 

tile Port lalr Smart Projects Ltd (PBSPL) 

2, I/ We, tte unders.igned, do hereby certify that .all the statements .as contained in the Bid and ,mne:i<urc 

thQrcto af tn,1(! and correct. 

3. I/We, the undersigned, olso h~reb•{ certify that neither our firrn M/s Shri5ti tnffa_str;utture' 

DeveJoprt~nt Corporation Limited nor any of its constit uen\ part 11ers have aband~ned any won</ 

contract •tardect Lo us fo r whrch the re;;isons ore attribu1abie t o t he nonperfor~nce of the cootra~or 
.... 

:• \,i~/ R JON ;011,~f,~ 

& ~~,J'°f~-'>~- ...._ __ ,<r,i.._r,W (P&i Pl} 
~ . 31'1 
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4. I/We, the u11dersigned, ~lso herebv certify that M criminal proceedings are pending/ ongo\r,g in ,my 

court of law regarding any project e~ec;uted by our firm. 

5. I/We, the undersigned, al$O hereby certify that our firm has not been deb.i rred/ blackllsted by any 

Go-vemment or Semi Government Ol'ganization. 

Ei. T)1e u11dersig~ed hereby autharile(s} and request(~) ~nv bank, person, firn1 or corponnion to furnish 

pertinent information deemed necessary and re.QlJ~%ted by Employer/Engineer to verify this statement 

or r~garding my{our) com~etence arid generc1I reputation. 

7. 1/We, the undersigned, understand and agree that h.1rthcil' qualifying infonnat ion m.ly be requested, 

~~9 ... ~~t~,J%:!Prnish any Stich information at the request of Employer/Eng ine:;-: ..., -:::-:--.·>·. 
( -- 1.,,"' - 1·- . ,, .: \>;\ 'f: I • • ::'' ,-f : 

,, • ·-<~~? ' )··) 
SAM BIT GHOSH 

Signed by an Authorlze-d Officer of the Bidder 

Title of Oftic:er AVP- Cont1t1cts 

N;ime of Bldd-er Shrlsti lrifr2st ructure Development CorporatJon Uci 

O.ate 25-01-202.J 

V E:RJFl(:ATION 

I/We, the above-named deponent do hereby solemnlv affi rm that the inform;ition contained In pars 1 to 

7 above are true and correct~as per my knowledge and records and nothing malerial has b~n concea led 

there from. 

, , f ; , 

UL 

H t5r1 /f-t:J • 
,. r~ r~ l 

f~' ~! J ,.. 

cmi~~~tPE~ 
Lf~iPL) 
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R .. 000002\J 
t'frl•~ J•.J1~'-'" 

~ 1r . ....,t• 01,'""r' 

FORMT-11- AfFIDAVtT 

P877..SA 

!, B.Ramaswamy S/o Late B. Chinni ah Authorized representative of M/s. Krushl lnfras )ndla Private Limited 
with its office at #8-15-142/1. 61h Floor. KRUSH I HOUSE. Sri Laxmi Narastmha Complex. Near t..B. Na.gar Ring 
Eoad. Hyderabad - 500 074(T.S) solemnly affirm and declare as under on behalf of the firm:-

1. We are submitting bid for Design, Constn1ction, Tcstin~. Commissioning of Potable Water 

SY_pp)y Network and Scwerai:e Col!~on Systems includiu~ce Trearoumt Plane with 
associate-d works for ABD Area on EPC Basis locluslini: 5 J1ear of Operation and Maintenance at 
Port Blair, 

2. We, the undersigned, also hereby certify that all the statements as contained in the bid and annexure 
there to are true and correct. 

3. We, the undersigned, also hereby certify that netther our firm Mis. Krushi Jnfras lndja Prfyate 
Limited nor any of Its constituent partners have abandoned any work/contract awarded to us for 
which the reasons are attributable to the non-perfonnance of the contractor. 

4. We, the undersigned, also her~by certify that no climlnai proceedings are pending /ongoing in any 
court of l;,w regarding any project executed by our firm. 

5. We, the undersigned, also hereby certify that our firm has not been debarred/ blacklisted by any 
Government or Semi Government Organization. 

6. The undersigned hereby authorize(s) and request(s) any bank, person, firm or corporation to furnish 
pertinent Information deemed necessary and requ ested by Employer/Engineer to verify this 
statement to regarding my (our) competence and general reputation. 

7. We, the 1mdersigned, understand and agree that further qualifying information may be requ~ ~ 

and agrees to furnish any such infonnation at the request of Employer/Engineer. ~~~~D~ 

VEJUFlCATION 

~ ' \. 
[Depon HYO ). 

Signed by an Authorized Officer of the Did . :I .. ,,,1_;.,. 
Assistant Manage f':1-~-(\ '­

B.Ramaswamy 
01.02.2021 

We, the above-named deponent do hereby solemnly affirm that the information contained in para 1 
to 7 abov-e are true and correct as per my knowledge and records and nothing material has been 

concealed there from. 
. . 
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!·tf~;-[;4i !J..:\tj ~,). ,,J, '•:F·~ 
H'.' t,t~tJ".,\i) . :-~ 

t rr"!)~--=;t 'f.tt~_ ~-·~J ,: ?t:1•,:~ 

AFFIDAVIT* 

I. Gopl Krishna Lanki Reddy S/o Shri Subba Reddy Lanki Reddy authorized 
represel'"ltative of Mis. GKR Infra con {India) Private Limited with its office at Plot No.43-
N-111, H.No.8-2-293/82/J 111/43/N, Road No.71, Jubilee Hills, Hyderabad -500033 
solemnly affirm arid declare as under on behalf of the firm:-

1. 1/\/Ve is/are submitting Bid for Design, Conslrucllon, Testing, Commissioning of 
Potable Water Sµpp,ty t)le\y'lork and Sevterage CoUectlon systems lnoludihg 
SevJage Treatment Plant v.~th associated works for ABD Area on EPC Basis 
Including 5 year of Operation and Maintenance al Port Blair {Name of Work) 

2. INve, the undersigned, do hereby certify that all the statements as contained in 
the Bid and annexure thereto are lrue and correct. 

3. INJe. the undersigned, also hereby certify that neither our firm Mis 
QKR_"-1nfrn!-'.Jm_Urtulal Pth'«l~ .. LJ11_1i\~~ nor any of its constituent partners have 
abandoned any work/ can,ract awarded to us to, which the reasons are 
attributable to the non- performance of the contractor. 

4. I/We, the undersigned. also hereby certify that no crlminal proceedings are 
pending/ ongoing in any court of law regarding any project executed by our firm. 

5. lNVe, the undersigned, also her:eby certify tha1 our firm has not been debarred/ 
blacklisted by any Government or Semi Government Organiz:ation 
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CONDITIONS OF CONTRACT 

1. Interpretations 

The Port Blair Smart Projects Limited (PBSPL), hereinafter referred as PBSPL in 
this document shall be the sole deciding authority as to the meaning, interpretation 
and implications for various provisions of the specifications. PBSPL's decision in 
writing shall be final and binding upon the contractor. 

2. Intimation about commencement of work 

Before commencing the works and also during progress of works, the Contractor shall 
give due notice to the concerned authorities, the Municipality, the Roads and 
Buildings and Electricity Board, Telephone Department, the Traffic Department 
attached to the Police, other Departments and companies as may be required to the 
effect that the work is being taken up in a particular locality and that necessary 
diversion of traffic may be arranged for. The contractor shall cooperate with the 
Departments concerned and provide for necessary barricading of roads, protections to 
existing underground mains, cables etc. and the cost of same should be included in 
the Price Bid and no extra cost for same shall be payable. 

Contractor is also responsible for coordinating with various Government/Statutory 
bodies etc. regarding obtaining clearances/NOCs required for execution of work. 
Statutory fee etc. to be paid by contractor shall be deemed included in the Price Bid 
and No Extra cost shall be payable .. 

3. Electricity, Water and other Services 

3.1. For Construction Period: The Contractor shall be responsible for provision of all 
power, water, and other services that he may require for pertormance of the 
Construction period of Contract including hydro-testing pipes and tanks/ 
structures. This includes contacting the appropriate utility or service providers 
and applying for connections as necessary. The contractor shall , at his own risk 
and cost, provide an piping, fittings, and other equipment necessary for his use 
and for metering of the water and any treatment needed. The Contractor is to 
ensure: that the quality of Water remains suitable for the purpose for whict1 it is 
intended. the cost of same shall be borne by the Contractor and nothing extra 
shall be paid. 

3.2. For Trial R;m and Commissioning, Performance Test and O&M Period 

The power and water shaH be supplied free of cost by the PBSPL. Sewage shall 
lded by PBS PL for trial run and commissioning of the sewerage networks 

Sewage Treatment Plants. 

ln~ ct,J 
lopment Corpo tion Ltd. 
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4. Unforeseeable Difficulties 

Exceptasotherwisestatedinthe Tender DocumenUAgreement: 

(a) TheContractoracceptscompleteresponsibilityforhavingforeseen 
difficultiesandcostsofsuccessfu\lycompletingtheWorks; 

all 

(b) The Contract Price shall not be adjusted 
unforeseend ifficu ltieso r costs; and 

to take account of any 

( c) TheSchedu led Comp letio nDateshal lnotbead justed 
anyunforeseendifficultiesorcosts. 

to takeaccount of 

5. Time schedule 

The Scheduled completion date for completing the work (construction and 
commissioning phase) shall be 24 months from date of commencement. Date of 
commencement shall be 30 days from the date of LOA From the Date of issue of 
Completion Certificate, the contractor shall carry out Operation and Maintenance 
of the Complete Facilities under this contract for a period of 5 years. 

6. AdvancePayment 

6.1. 

6.2. 

The PBS Plshallmakeaninterest-bea ring advance payment @BankRate+1 % 
pe rann um (the "Adv a nee Payment") ,eq u a \inamount to 1 0(ten )percent 
oftheContractPrice, formo bil ization ex pensesa ndforacqu isitio nof 
equipment.TheAdvancePaymentshallbe madein two equal installments each 
of 5%(Fivepercent)ofthe ContractPrice 

TheContractormay apply tothePBSPLforthefirstinstallmentofthe 
Adv an cePaymentatanytimeafters ig n in g 
Agreement,alongwithan 
guaranteefromaBankforanamount 
( one hund redandte nperce nt)ofsuch installment, 
accepted by the PBSPL,toremain 
a ndf u\lrepaym entthereof. 

of the Contract 
irrevocableandunconditional 

equivalentto110% 
substantially intheformmutually 

effectivetill thecomplete 

6.3. Atany time after 3D(thirty)daysfromthe date of signing of the Contract 
Agreement, theContractor mayapply 
forth esecondinstal lme ntoftheAdva nee Paym entalong with 
anirrevoca bleandu neon ditio na\ g uaranteefromaBa n kforanamount 
eq uivalentto 110% ( oneh u ndredandte n percent)ofsu chi nstal\ment, su bstantia II y 
intheformmutually accepted by the PBSPL,toremain 
effectivetil Ith ecom pleteandfu I lrepaymentthereofalong with proof of 
satisfactoryutilizationof first installmentofAdvance Payment in this Project. 

~ 
n r ru -c,.m:F EXt:CUTIVE OFFICER 

Chi ef Execut~~§fpfr (PBSPL) I.Qpm!'nt ·~ ion Ltd. 
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() 

Page 1017 of 1410

10153712



6.4. Thefirst and secondinstallmentssha11bepaidbythePBSPLtotheContractorv.;ithin 
21 (twenty-one )days of therf?~P-irtof itsrcspcctive 
requestsinaccordancewlththeprovisionsofthisClause 6. 

6.5. Therecoveryofall/\dvonccsshailcommencewl 1er110%(Tenper 
cent)oftheoriginalContractPriceofthework 
hasbeenpaid,oratSixmonthsaftertheCommencementDateoftheContractwhichev 
er is the earlier,anditwillbecompletedbythetime80% oftheoriginalcontract 
valuehasbeenpaidorbythetimeoforigina!Completion Datewhichever 
ise·a rl ier. Therecoveryofadvancessh al lbelim itedto20%(twentyper cent) 
ofanaccountbill. 

6. 6. lftheAdvancePaymenthasnotbeenfullyrepaidpriorto Termination undervarious 
termination clauses of this contractsthecasemaybe,thewhole ofthe 
balancethenoutstanding including interestshallbeimmediatelybecome due and 
payable by theContractortothePBSPL. • 

7. Security Deposit: The tenderer whose bid may be accepted (hereinafter called the 
Contractor which expression shall unless excluded by or repugnant to the context 
include his heirs executers, administrators representatives and assigns) shall permit 
PBSPL at the time of making any payments to him for the value of work done under 
the contract to deduct the security deposit as under: 

7.1. Security Deposit to be taken for the due performance of the contract: The 
PBSPL shall deduct 5% (Five per cent) thereof as guarantee mone)' for 
performance of the obligations of the Contractor for the complete duration 
of the contract incluping the O&M period (the ''Security Deposit") subject to 
the condition that the maximum amount of Security Deposit shall not 
exceed 5% (Five per cent) of the Accepted Total Contract Price. 

7.2. The PBSPL shall return 50% the Security Depositto the Contractor 
within60(sixty)daysoftheoftheexpiryofthe OefectsliabilityPeriod ( DL P) 
undarthisAgreement.Notwithstandingthe aforesaid, the Partiesagree that the 
PBSPLshall not be obliged to 
releasethePerformanceSecurityuntila 11Defectsidentifiedd uring the Defects 
UabHityPeriodhavebeen rectified. 

7 .3. The Balance 50% of the Secu·rity Deposit shall be returned to the Contractor 
within60(sixty}daysoftheexpiryoftheO&M Period. Notwithstandingthe aforesaid, 
the Partiesagree that the PBSPLshall not be obliged to 
releasethePerfonnanceSecurityuntilallunits/equipment's of the Project area 
are returned back to the PBSPL in working conditions meeting all required 
quaiity outputs. However, the Contractor may request through a written 
requeat for release of the said 50% Security amount after the OLP, by 
submitting a Bank Guarantee of an amount of 110% of the said Security 
Oep·asit. 

. 
'-1 

"' _., 
S rf:isti Inf ucture y/ 
Development Corporat ion Ltd. 
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8. Performance Security 

8_ 1. The Contractors hall, for the performanceofitsobligations hereinundP.r 
du rin gtheConstructio n Period, pro vi d etothe PBS PL, wit hi n21 (twenty one) 
daysofthedateof LOA,anirrevocable and unconditional 
guaranteefromaBankintheformsetforthin the RFP(the "Performance 
Security") foranamount as stated in !TB clause 32.1. The Performance 
Security shall bevalid unti190(Ninety)daysaftertheDefectsliability Period .This 
performance security shall be in addition to security deposit. 

8.2. Notwithstanding anythingtothecontrarycontained inthisAgreement,the 
Parti esag reethati ntheeventoffa ii u reoftheContractorto provide the 
Performance S ecurityi naccorda ncewiththeprovi sionsofClause8 .1 a ndwith in 
thetimespecifiedtherei norsuchexte nded period asm aybe 
providedbythe PBS PL, ina ccordancewiththep rovis ionsofClau se 8. 3. 

8.3. lntheeventtheContractorfailstoprovidethePerformanceSecurity 
within21(twenty one )days from date of LOA, itmayseekextensionoftimefora 
period notexceeding 20(twenty)daysonpaymentofDamagesforsuch extended 
periodinasumcalculatedattherateof0.05%(zeropoint zero fivepercent)of the 
Accepted ContractPriceforeachday untilthe Performance Securityisprovided 

8.4. The Contractormayinitial\yprovidethe PerformanceSecurityforaperiod of24 
months;provided thatitshallprocure theextensionofthevalidity 
ofthePerfo rm anceS ecurity ,asnecessary, atleast2(two) mo nthspriorto 
thedateofexpi rythereof. U po nth eCo ntractorprovid i ng a nexte nded 
Pe rfo rman ceSecu rity, thepreviou sP erformanceSecuritysh a! I bed eemed 
tobereleased and thePBSPL shallreturn thesametotheContractor 
with inaperiodof7 (seven) businessda ysfromthedateofs u b miss io nof 
theextendedPerformanceSecurity. 

8.5. Release of Performance Security 

The PBSPL shall return 50% the PerformanceSecurityto 
with i n60( sixty)daysoftheex p iryofthe 

the Contractor 

Defectslia b ilityP e riodu n derth isAg reem ent. Notwithstand ingthe 
Partiesagree that the PBSPLshall not be 
releasethePerf orma nceSecu rityu ntila 11 Defectsi d entifiedd u ring 
LiabHityPeriodhavebeen rectified. 

aforesaid, 
obliged 
the 

the 
to 

Defects 

The Balance 50% of the Performance Security shall be returned to the Contractor 
with in 60( s ixty)daysoftheexpiryofth eO&M Period. Notwith standingthe aforesaid, the 

Partiesagree that the PBSPLsha/1 not be obliged to 
releasethePerformanceSecurityuntilallunits/equipment's of the Project area are 
nvu .. .--rn.......:ack to the PBS PL in working conditions meeting all required· quality outputs. 

~4 
:;,, 

re ./ 
evelopment Corporation Ltd . 

~ 
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No interest shall be payable by the PBSPL upon Security Deposit or any amounts 
payable to the Contractor under the Contract. 

8.6. Appropriation of Performance Security 

8.6.1. UponoccurrenceofaContractor'sDefault, thePBSPLshall ,without prejudice 
toitsotherrightsandremedieshereunderorinlaw,beentitledto encashand appropriate 
the relevantamountsfrom the Performance SecurityasDamages 
forsuchContractor'sDefault. 

8.6.2. UponsuchencashmentandappropriationfromthePerformanceSecurity, 
th eC ontractorsha 11, within 30(th irty)daysthereof ,replenish, incaseof 
partialappropriation, toitsoriginallevelthePerformanceSecurity,andin 
caseofappropriation oftheentirePerformanceSecurityprovideafresh Performance 
Security, as the case may be, and the Contractor shall, 
withinthetimesogranted,rep!enishorturnish freshPerformanceSecurity 
asaforesaidfailing whichthePBSPLshallbeentitled toterminate the 
Agreement/Contractin accordance with respective clause of this Contract. Upon 
replenishment or furnishingofa fresh Performance Security, as the case may be, 
as aforesaid,theContractorshallbeentitledtoanadditionalCurePeriodof 30 
(thirty)daysforremedyingtlle Contractor's Default, andintheeventof 
theContractornotcuring itsdefaultwithinsuchCurePeriod, 
thePBSPLshallbeentitledtoencaseandappropriatesuchPerformanceSecurity as 
Damages,andtoterminatethisAgreementin accordancewithrespective clause of 
this Contract for Termination. 

8.7. Deleted 

8.8. The PartiesagreethatintheeventofTerminationofthisAgreement,the 
Retention'Moneyandthe Bank guaranteesspecifiedinthisClause4shal! 
betreatedasiftheyarePerformanceSecurityandshallbereckonedas such 
forthepurposesofTerminationPaymentunderthe said Contract. 

9. Contract Price 

9.1 . AllpaymentsunderthisContractshallbemade inlndianRupees. 

9.2. ThePBSPL shallmal<epaymentstotheContractorfortheWorksbased 
onthel um psumpriceacceptedbyth e PBS P Lincons iderati onof the 
specified in this Contract 
besubjecttoadjustmentsinaccordancewiththeprovisions ofthis 
PartiesfurtheragreethatsaveandexceptasprovidedinthisAgreement, 
theContractPriceshallbe validandeffectiveuntil the Completion of 

O&M. 

obligations 
whichshall 

Contract.Tl1e 

the contract 

n ltd. 

~ 
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9.3. TheContractPrice (the Lump Sum quoted by the Contractor/Bidder)for 
Construction (Design Build) and Operation and Maintenance ~hall 
includeal Id uties, Taxes, royalty, andfeesthatmaybe 
leviedinaccordancewiththelawsand regulations inforceasontheBase Date ( Base 
Date is date 28 days prior to the Bid Submission Date) under 
thisAgreement. Nothing inthisAgreement~hallrelievetheContractor 
from itsrespo ns i bility topaya nytaxi nc\udinga nytaxth atmaybelevied in Ind iaon profits 
madebyit inrespect of thisAgreement. 

9.4. Royalty on Minor Minerats:The Contractor shall pay all quarries, Royalty charges 
etc. If the Contractor fails to produce the royalty clearance certificate from 
concerned department then the PBSPL shall deduct the royalty charges from his 
bills and keep in deposit head, which shall be refunded to the Contractor on 
production of royalty clearance certificate from the concerned department. If he 
fails to produce the royalty clearance certificate within 30 days of submission of 
final bill, then royalty charges which were kept under deposit head by the PBSPL 
shall be deposited to the concerned department and his final bill payment shall be 
released. 

9.5. Adjustments for Changes in Legislation : The Contract Price shall be adjusted to 
take account of any increase or decrease in Cost resulting from a change in the 
Laws of the Country (including the introduction of new Laws and the repeal or 
modification of existing Laws) or in the judicial or official governmental 
interpretation of such Laws, made after bid due date (last date for bid submission 
date) 

9.6. TheContract Priceshallnotbeadjustedtotakeaccountofanyunforeseen difficultiesor 
costs, unlessoth erwisep rovidedfo ri nth is Tender Document/Contract 

9.7. Un lessoth erwi sestatedinthi s Tender 
theContractor' soblig ation s 
thingsnecessaryfortheConstruction 
theProjectWorks/F acilities. 

Document, th eContractPri cecoversall 
fortheWorksunderthisAgreementandall 

andtheremedyingofanyDefectsin 

9.8. Price Escalation: No price escalation whatsoever shall be paid for Design Build 
and Operation and Maintenance Period of the Contract. For avoidance of Doubt, 
Price Escalation is Not applicable to the said Contract. 

9.9. All payments by the PBSPL pursuant to this section shall be made on or prior to 
the Payment Date by RTGS of immediately available funds to such account or 
accounts specified by the Contractor from time to time. 

10. Priority of Agreements and errors/discrepancies: 

This Tender Document/Agreement, and all other 
Annexures/Schedu!es/Supplementals/ documents forming part. of -or referred to in 

~ ~ ~u,-,,,,- r Document/Agreement are to be taken as mutually explanatory and, unless 
~~~ ~ 

~ 
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otherwise expressly provided elsewhere, the priority of 
documents forming part hereof or referred to herein shall, in the event of any conflict 
between them, be in the following order: 

i. Section 4 - Conditions of contract 
ii. Volume-II - Scope & Technical Specifications 
iii. Online Price Bid 
iv. Section 2-ITB 
v. Volume-fll Tender Drawings 
vi. Any other documents forming part of the Contract 

In case of ambiguities or discrepancies within this Condition of Contract, between two 
or more 'Clauses of tl1is Agreement, the provisions of a specific 
Clause/Stringent/better/higher specification relevant to tile issue under consideration 
shall prevail over those in other Clauses. 

11. Subletting of works 

The contract shall not be assigned or sublet without prior approval of the PBSPL who 
has accepted the tender and if the Contractor assigns or sublets his contract, for 
more than 30% of Accepted Contract Price or attempts to do so the PBSPL may, 
there upon by notice in writing, rescind the contract, and the Security Deposit and 
Performance security of the Contractor shall there upon stand forfeited and be 
absolutely at the disposal of the PBSPL and the same consequences shall ensure as 
if the contract had been rescinded thereof and in addition, the Contractor shall not be 
entitled to recover or be paid for any worl< thereto that may be actually performed 
under the contract Any such assignment/subletting shall not diminish or dilute the 
liability/ responsibility of the Contractor. 

12. Technical Knowledge and staff: 

[a} The contractor shall submit following information to the PBSPL/ or its 
Engineer/Represe~tative within 10 (Ten) days from the commencement date : 

i. Contractor shall depute one Project manager with B.E. (Civil 
Engineering) with minimum 12 years of experience into water Supply 
and sewerage project -for the entire Design Build/Construction Period 

ii. The Contractor shall employ adequate Construction Managers, 
Graduate engineers and Diploma engineers as Technical Slaff during 
the execution of the work to design and Construct the system as per 
specification of the Contract 

iii. During O&M phase also Contractor shall depute adequate manpower 
for proper functioning. 

F EX't::.CUT!YE OFFICER 
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In case the Contractor fails to employ the technical staff as aforesaid, the PBSPL shall 
have the right to take suitable remedial measures including penalty @ RS. 
90000/Month for Project Manager and@ Rs. 60000/Month for other key persons. 

13. Registration with Labor Department 

As per Contract Labour (Regulation And Abolition) Act or applicable laws, the successful 
Contractor shall submit the Labor registration Certificate after issuing the work order and 
prior to the Commencement of work. 

The Contractor shall pay not less than the minimum wages as per applicable and as per 
prevailing law to its workmen employed on the said Contract. 

14. Obligations of the Contractor 

14.1 . Subject to and on the terms and conditions of this Agreement, the Contractor 
sha\\ undertake the survey, investigation, design, engineering, procurement, 
Construction, Operation and Maintenance of the Potab\~ Water Supply Network, 
Potable Water tank/reservoir and Pumping Station, Sewage Collection Network, 
Sewage Pumping Stations and 10 MLD Sewage Treatment Plant for a period of 
5 Years (60 Months) as defined in Scope and observe, fulfil!, comply with and 
perform all its obligations set out in this Agreement or arising hereunder. 

14.2. The 
Contractorsh al lcomplywitha!IApp\icablelawsa n dApplicablePermits(includingre 
newalsasrequired)intheperformanceof itsob\igations underthisAgreement. 

14.3. In respect of all labour directly or indirectly employed in the work for the 
performance of the contractor's work of this contract, the contractor shall at his 
own expense arrange for the safety provisions as per C.P.W.D. Safety Code 
framed from time to time and shall at his own expense provide for all facilities in 
connection therewith. In case the contractor fails to make arrangement and 
provide necessary facilities as aforesaid and/or, in case of failure to adhere to 
above provisions or if unsafe practices/safety violation by contractor/his staff are 
noticed at the site of work, the contractor shall be levied with a penalty of 
Rs.10,000/- for the 1st incident, Rs. 20,000/- for the 2nd incident and Rs. 
40,00,000/- for subsequent such incident. The PBSPL shall be at liberty to make 
arrangement and provide such facilities as aforesaid and recover the costs 
incurred in that behalf from the contractor.Repeated safety violations shall 
become a valid ground for initiating the contract termination proceedings. 

Contractor shall comply with an applicable health and environmental regulations 
and Laws made by any local authorities or by the Government (state and/or 
central). Al\ cost to comply the Health, safety and environment related regulations 

E n be deemed to be included in Price Bid and no extra cost shall be payable. 
~~ \)iV LOp,ff, 

~~ Q ~4'/' 

~ 
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Contractor shall also be responsible for adherence to Construction and 
Demolition Waste Management Rules 2016 as directed by the PBSPL. 

and 14.3 14.4. SubjecttotheprovisionsofClauses14.1 , 14.2 
respectively, theContractorshall 
accordancewithGoodlndustryPractice. 

dischargeitsobligationsin 

14.5. TheContractorshallremedyanyandalllossordamagetothePotable Water Supply 
Network, Potable Water tank/reservoir and Pumping Station, Sewerage 
Collection Network, Sewage Pumping Stations and 10 MLD Sewage Treatment 
Plantfrom theDate of Appointment untiltheendoftheConstructionPeriodatthe 
Contractor'scost, saveandexcept totheextent thatanysuchloss ordamage 
shallhave arisenfrom anydefault orneglectof thePBSPL. 

14.6. TheContractorshallremedy anyandalllossordamagetothePotable Water Supply 
Network, Potable Water tank/reservoir and Pumping Station, Sewerage 
Collection Network, Sewage Pumping Stations and 10 MLD Sewage Treatment 
Plant during theDefectsliabilityPeriodattheContractor'scosttotheextentthatsuch 
lossordamage shallhave arisenoutofthereasonsspecifiedinClause23 

14.7. The Contractor shall remedy any and all loss or damage to the Potable Water 
Supply Networl<, Potable Water tank/reservoir and Pumping Station, Sewerage 
Collection Network, Sewage Pumping Stations and 10 MLD Sewage Treatment 
Plant etc_ during the Operation and Maintenance Period at the Contractor's cost, 
including those stated in Technical Specification Volurne-11, Sub clause 14.5, & 
14.6 save and except to the extent that any such loss or damage shall have 
arisen ch account of any default or neglect of the PBSPL. 

14.8. TheContractorshatl,at itsowncostandexpense,in additionto andnot in 
derogarionofitsobligationselsewheresetout inthisAgreement, shall: 

I 

(a) make, o rcausetobemade, n ecessaryapplicationstotherelevant 
Governmentlnstrumentalitieswith such particulars anddetails as 
mayberequiredforobtaining 
ApplicablePermitsandobtainandkeepinforceandeffectsuchApplicable 
PermitsinconformitywiththeApplicablelaws; 

(b) procure, as required, the appropriate proprietary rights, licenses, 
Agreementsandpermissions for Materials,methods,processesand 
systemsusedor incorporatedintothe project as cited above; 

(c) makereasonable efforts to maintain harmony and good industrial 
relations among the personnel employed by it or its Sub-contractors in 
r;onnection wnh the performance of its obligations under this Agreement; 

(d) . ensure and procure that its Sub-contractors comply 
~---U-£"".'":V~El-O ..... 'P Applicable Permits andApplicable Lawsintheperformanceby 

,:;-,

~ iff4 anyoftheContractor'sobligationsunderthisAgreement; 
~ /' 
~ }If ~ 

1 ctQ#A 

with all 
them of 

Shristi intrf;tructurV 
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( e) notdooromittodoanyact,deedorthingwhich 
beviolativeof anyof theprovisionsof thisAgreement; 

rnayinanymanner 

(f) support, cooperate withand 
implementa~ionandoperation 
provisionsofthisAgreement; 

facilitatethe PBSPLin the 
oft he Projectinaccordan cewithth, e 

( g) en su rethattheCo ntractoran ditsS ub-contractorscomplywiththe safety 
andwelfaremeasuresforlaborinaccordancewiththe Applicable Lawsand 
Good lndustryPractice; 

(h) keep,ontheSite,acopyofthisAgreement,publicationsnamedin 
thisAgreement, theDrawings,Documents relatingto theProject,ahd 
ChangeofScopeOrdersandothercommunicatioris givenunderthis 
Agreement,The PBSPL'sEngineer anditsauthorized personnel 
sha\lhavetherightofaccesstoallthesedocuments atallreasonable times; 

( i) cooperatewithothercontractors em ployed by thePBSPLand 
person nelofanypu bl icauthority; and 

U) notinterfereunnecessarilyorimproperly withtheconvenienceofthe 
public,or theaccesstoanduseandoccupation ofallroads and footpaths, 
irrespectiveofwhethertheyarepublicorinthepossession of thePBSPL or 
of others. 

( k) theContracto rsha 1\pre pareProjects pecificHea 1th, safetyan d 
Environme ntplanfor implementation. 

(l) the Contractor shall conduct the photography of the Project and submit 
along with Monthly Reports. 

14.9. The Contractor shall undertake all necessary superintendence to plan, arrange, 
direct,manage,inspect andtesttheWorks. 

14.10. The Contractor shall check the design criteria and calculations (if any) included in 
the Bid Documents and satisfy itself regarding their accuracy and adequacy. 
Contractor shall meet the minimum design and sizing requirements specified in 
the Bid Documents - a design that does not meet such minimum requirement 
shall not be acceptable and will result in rejection of the bid as non-responsive. 
Further, if Contractor believes that the minimum design and sizing requirements 
are not adequate to meet the minimum performance requirements specified, then 
Contractor shall make whatever upward adjustments to the design and sizing it 
deems necessary to meet the performance requirements and include these in the 
Bid Price. Contractor assumes full responsibility for meeting the specified 
performance requirements and ensuring the adequacy of the Works for this 
purpose." 

___ __.The design criteria provided in respective schedules of the same volume is basic 
~~"<.. oEVEL n criteria and has to be met in totality. However, if the Contractor feels that, 

#' · \) h ~ uires additional work to meet the contractual conditions, the cost of same 

~ F EXt:CUTIVE OFFICER 
Chief Executi-.p@§~ (PBSPL) 

Page 1025 of 1410

10233720



shall be deemed to be included in the Price and no extra cost shall be paid over 
and abcve the quoted price. 

14.11. As f)P.r the Ministry of Environment and Forest Guidelines 2010 and Ministry of 
Urban Development notifications, the Site area shall be protected from dust by 
fixing Green Fencing around the Construction site area. The Contractor is 
instructed to strictly adhere to the following at his own cost. No extra cost shall be 
payable. 
• Supply and Fixing Green barriers and wind breal<ing walls around their sites. 
• Cover tarpaulin on scaffolding around area of construction, 
• Do not store construction material, particularly sand, on any part of the street, 
roads in any colony 
• Oust emissions from construction site are controlled. 
• Sprinklers should be compulsorily used at the site and Wet jets in grinding and 
stone cutting must be used. 

Further it is clarified that if any penalty is levied by any authority for not 
adhering/meeting the laws/by laws/guild lines with respect to the environment. 
construction activities, labor, labor camp, pollution etc. activities of what so ever 
in nature, the full Penalty as levied shall be payable by the Contractor to the said 
Authority. In addition to the penalty levied an amount of 10% of the above penalty 
shall be recoveredby thePBSPL asDamages fromthe Contractor andmaybe 
deductedbythePBSPLfrom anymonies duetotheContractor. 

14.12. The Co.ntractor shall at any time during the contract period including O&M shall 
provide new at-least 2 (two) numbers of SUV (Air conditioned) vehicles with 
Driver, required Manpower, all fuel, lubricants (POL) etc. for use of the 
PBSPL/PBSPL's representative and maintain and keep them in good 
health/condition at all times. The contractor shall also mafntain all insurances with 
respect to the same throughout the contract period. The contractor shall provide 
the maintenance logs every quarter. The minimum monthly travel per month shall 
be 5000 km. • 

15. ObligationsofthePBSPL 

15. 1. ThePBSPLshallberesponsibleforthecorrectnessoftheScopeotthe 
Project and ProjectFacilities required for the proposed contract. 

15.2. ThePBSPLagrees toprovidesupporttotheContractor andundertakes 
to observe, complywithandperform, subjecttoandinaccordancewiththe 
provis.ionsof thisAgreement and theApplicableLaws, thefollowing: 

upon written request from the Contractor, and sµbject to the 
Contractor compfyingwithApplicableLaws, provide 

'-'-,, 
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ii. 

iii. 

reasonable supporttotheContractor in procuring 
Appfir.RblePRrmitsreq11imd 
fromanyGovernmentlnstrumentality forimplementationofthe 
Project; 

upon written request from the Contractor, provide reasonable 
ass istan cetotheContracto ri no btai n i ng accesstoa l\n ecessary 
infrastructure facilitiesandutilities,including waterandelectricityat 
ratesand ontermsno!essfavourab\ethan thosegeneral\yavailableto 
commerdalcustomersreceivingsubstantiallyequivalentservices; 

thatnobarriersthatwould haveaMaterial 
a reerected orplacedo noraboutlhe Project 
Governmentlnstrumenta\ityorpersons 

Adverse Effecton theWorks 

exceptfor reasonsofEmergency,national 
col lectionofinter-state Taxes; 

Site byany 
claimingthroughorunderit, 

security,lawandorderor 

iv. notdooromittodoany act,deedorthingwhichmayinany manner 
bevio lativeofanyoftheprov isionsofthisAg reeme nt; 

v. support, cooperate with and facilitate the Contractor in the 
im pie me ntationofthePro jecti naccordancewiththeprov is io nsof 
thisAgreement;and 

vi. upon writ t e n request from the Contractor and subject to the 
provisions ofClause15,providereasonable.assistancetothe Contractor 
andorits Subcontractors toobtainapp!icableworkpermitsforthe 
purposesofdischargebythe Contractor or its Sub-contractors of 
thei rob ligations u nderthisContractandthe Contract/ Agre em e ntswiththe 
Subcontractors. 

16. Representations and warranties of the Contractor 

16 .1. TheContractorrepresentsand warrantstothePBSPLthat: 

(a) It ·1sdu!yorganizedand validlyexistingunder the \awsof !ndia,and 
hasfu llpowe ran dauth ority/capabilitytoexecute and perform itsobligation s under 
thisAgreementand to carryoutthetransactionscontemplated hereby; 

(b) it has taken all necessary corporate and/or other actions under 
Applicablelawstoauthorizetheexecutionandde\ivery ofthis Agreement and to 
validly exercise its rights and perform its obligationsunderthisAgreement; 

on Ltd. 

legal, va!idandbindingobligation, enforceable 
thetermshereof,andits 

~ 
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obligationsunderthisAgreementwillbelegallyvalid,binding and enforceableagainst ii 
in accordancewiththetermshereof; 

(d) itissubjecttothelawsoflndia,and herebyexpresslyandirrevocably 
walvesanyimmunity inanyjurisdiction inrespectofthisAgreement ormattersarising 
thereunderincludingany obligation,liability or responsibilityhereunder; 

( e) theinformation furnishedlntheBidandasupdatedonorbeforethe 
dateofthisAgreemenlislrueandaccurateinallrespectsasonthe date of 
thisAgreement; 

(f) theexecution ,delivery andperf ormanceofthisAgreementwillnot 

(g) 

(h) 

(i) 

U) 

(k) 

con fl ictwith, resultintheb reachof ,constitute a def aultu nder ,or 
accelerate performance required byanyofthetermsofits memorandum 
andarticlesofassociation oranyApplicablelawsor any covenant, contract, 
Agreement, arrangement, understanding, decree or order to which it is a party or 
bywh ich itoranyofits propertiesor assetsisboundoraffected; 

therearenoactions,suits,proceedings,orinvestigationspendingor, to its knowledge, 
threatenedagainstitatlaworinequity beforeany court or before any 
otherjudicial,quasi-judicialor otherauthority, 
outcomeofwh ich mayresultintheb reachofth isAg re ementor 
orinthea.ggregatemayresultinanyMaterial 
itsabilitytqperformanyofitsobligations underthis Agreement. 

ithasnoknowledgeofanyviolationordefaultwithrespecttoany 
decree of anycourt 
orderofanyGovernmentlnstrumentalitywl1 ichmayresultinany 
adverseeffectonitsabilitytoperformitsobligationsunder 
thisAgreementandnofactorcircumstanceexistswhichmaygive 

the 
wh ichi ndivid u ally 

impairmentof 

order,writ,injunctionor 
oranylegallybinding 

Material 

ri setos u ch proceeding sthat wo u ldadverselyaffectth eperf orm an ce 
ofitsobligationsunder thisAgreement; 

ith ascompliedwithAp pl icable Lawsi n al I Materia I respectsan d has 
notbeensubjecttoanyfines,penalties, injunctive relieforanyother 
civilorcriminalliabilities which in theaggregatehaveor mayhavea Material 
adverseeffectonitsabilitytoperformltsobligations under thisAgreement; 

norepresentationorwarrantybyitcontainedhereinorinanyother documentfurnished 
by ittothePBSPLortoanyGovernment lnstrumenta!ityinre!ation toApplicable 
Permit$,contains or will containanyuntrueormisleadingstatementofMaterial 
factoron:,its orwill omittostateaMaterial factnecessaryto make such 
representation orwarra nty not misleading; 

nosums,in cash or kind,havebeenpaidor willbepaid,byit or onits 
behalf,toanyperson bywayoffees,commission orotherwisefor securing the contract 
or entering into this Agree~ent or for influencing 
orattemptingtoinfluenceanyofficeroremployeeofthe PBSPLin connectiontherewith; 

. - F EXtCUTNE OFFICER 
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(I) allinformationprovidedbytheselectedbidderinresponsetotheQualification and 
Request forProposalsorotherwise,istothebestofitsknowledge andbelief, trueand 
accuratein all Material respects;and 

{m) Nothing containedinthisAgreementshal\createanycontractual relationship 
orobligationbetweenthePBSPLandanySub- contractors,designers,consultantsor 
agents of theContractor. 

16.2. Representationsandwarrantiesof thePBSPL 

ThePBSPLrepresentsandwarrants totheContractorthat: 

(a) ithasfullpowerandauthoritytoexecute,de\iverandperformits obligationsunder 
thisAgreementandtocarryoutthe transactions contemplated 
hereinandthatithastakena\lactionsnecessary to execute this Agreement, 
exercise its rights and perform its obligations,underthisAgreement; 

(b) it has taken all necessary actions under the Applicable Laws to 
authorizetheexecution,deliveryand performanceoflhisAgreement; 

( c) ithasthefinancialstandingandcapacitytoperformitsob!igat\ons under 
thisAgreement; 

(d)' this Agreementconstitutes a legal, valid and binding obligation 
enforceableagainstit in accordancewiththetermshereof; 

(e) ithasnoknowledgeofanyviolation ordefaultwithrespecttoany order. writ,injunctionor 
any decree of anycourt or anylegally 
bind ingo rderofanyGovern ment\nstrumentalitywh ichmayre sultin any Mate rial 
adverseeffecton thePBSPL'sability toperformits obligationsunderthisAgreement; 

(f) it hascomp\iedwith App!icablelaws ina\l Material respects: 
(g) ith asgood andvalidr\g httotheSite. 

16.3. Disclosure 

lntheeventthatanyoccurrence orcircumstancecomestotheattentionof 
eitherPartythatrendersanyofitsaforesaidrepresentations orwarranties 
untrueorincorrect,suchPartyshallimmediatelynotify theotherPartyofthe same.Such 
notification shallnothavethe effectofremedyinganybreachof 
therepresentationorwarrantythathasbeenfoundtobeuntrueorincorrect 
norshallitadverse\yaffectorwaiveanyobligation ofeitherPartyunderthis Agreement. 

17. Existingutilitiesandroads 

17.1. Notwithstanding anythingtothecontrarycontainedherein,theContractor 
shallensurethattherespectiveentitiesowning th eexistingroads, rightof way, 
levelcrossing s, structures, orutil itieson, u nderorabovetheS ite 

n bledbyittokeepthemincontinuous satisfactoryuse,ifnecessary, byproviding 
~tv OP41, 

~~ ~ ( ~ 
~ 
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suitabletemporarydiversionswiththeauthorityofthe 
road,rightof wayor utiHty. 

17 .2. Shifting of obstructing utilities 

controllingbodyof that 

Th eContractors ha II, in accord an cewithAp pl ica ble Laws and with 
assista,~ceofthePBSPL,causeshiftingofanyutility(indurling electric lines,water 
pi pesa ndtel epho n eca b les )toa na ppropriatel ocat ion or 
alignment, if such utilityorobstruction adverselyaffectstheexecutlonof Works 
orMaintenanceof theProjectWorks inaccordancewiththis Agreement The actual 
cost of such shifting , as approved and communicatedbytheentityowning 
the utility ,shallbepaidbythe Contractorand reimbursedby thePBSP Ltothe 
Contractor. Contractor need to plan to execute the work within the time schedule 
considering all utmty shiftin~ if required. 

Dismantling and removal of existing utilities including power distribution lines which 
are not to be shifted/relocated shall be part of the scope of works under the 
contract and shall be included in the Contract Price. The material so dismantled 
shall be property of the PBSPL and shall be handed over the PBSPL. 

18. Contractor's acknowledgement 

The Contractor acknowledges that Related Works shall be performed and that it is of 
paramount importance that the design and execution of the Works are co-ordinated with 
any Related Works. • 

18.1. Related Works' responsibilities 

Accordingly, the Contractor shall at all times and otherwise in accordance with 
the reasonable requirements and directions of the PBSPL's Representative: 

(a) 

(b) 

take all reasonable steps to co-ordinate and to integrate the design and 
execution of the Works, including the work of Subcontractors, witl1 the 

, activities of the Related Works Contractors; and 

attend such co-ordination meetings called by the PBSPL's 
Representative to plan, review and determine co-ordinated activities for 
the management of interfaces between the Works and any Related 
Works; and 

(c) at all times refrain from carrying out any operation on the Site in a 
manner which is likely to cause damage or inconvenience to the 
execution of any Related Works: where such damage or inconvenience 
is the unavoidable consequence of operations properly to be carried 
out on the Site, the -Contractor shall not carry out such operations 

&. 0£.VELOp41. without first giving reasonable advance notice in writin~ thereof to the 

~
~ ,&, PBSPL's Representative (with a copy to tho;,e:resporrsll3le i~r carrying 

~ ~< -,,;. out any Related Works reasonably likely to'bwaffected th'ereb,y) with a 

~ -t~J. ,-~) 
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view to reaching an agreed procedure to prevent or minimise any such 
damage or inconvenience. In particular, the Contractor shall at all times 
prevent the discharge of surface water across the ::iite except where 
the PBSPL's Representative gives its prior written consent for such 
discharge; and 

(d) at all times co-operate with the PBSPL, the PBSPL's 
Representative/Engineer and any Related Works Contractors so as to 
promote and foster a co-ordinated and intcgrnted approach to the 
Works and any Related Works: and 

(e) monitor the coordination and integration of the Works with any Related 
Works and advise the PBSPL's Representative in writing as and when 
it becomes apparent that the design or execution of the Works is likely 
to be the subject of delay and/or disruption and recommend reasonable 
proposals to reduce or prevent such delay and/or disruption. 

18.2. The PBSPL shall assist the Contractor in obtaining the Applicable Permitsfor 
fellingoftrees tobeidentifiedbythePBSPLforth\spurpose if and only if such trees 
cause a Material Adverse Effect on the Construction 
orMaintenanceoftheProjectWorks.Thecostofsuchfelling trees 
shall bebornebytheContractorandintheeventofanyd elayinfe \Ii ng thereof for reasons 
beyondthecontrolof the Contractor;itshallbeexcused 
forfailuretoperformanyofitsobligations hereunderifsuchfailureisa 
directconsequence ofde!ay inthefe\ling oftrees.ThePartieshereto agree 
thatthefelledtrees (except the Scheduled trees, which shall be PBSPLs 
Property) shallbedeernedtobeowned bythePBSPLand shal! bedisposedinsuch a 
mannerandsubjecttosuchconditionsasthePBSPLmayin itssole 
discretiondeernappropriate, as ppropriate with required statutory approvals. 
Obtaining the required statutory approvals for above shall be the responsibility of 
the Contractor. For theavoidanceof doubt,the 
Partiesagreethatifanyfellingoftreeshereunder isirtaforest area,the 
ApplicablePermitthereofshallbeprocuredbythePBSPLwithinthe 
timespecified intheAg reement. 

19. QUALITY ASSURANCE, MONITORING AND SUPERVISION 

19.1. QualityofMaterialsandWorkmanship 

TheCo ntractorsh a Ile ns u rethattheC onstructio n, Materialsand workmanship 

.-----....:: • ccorda ncewiththe req ui rementsspecified inth is 
nt, Specification sandStanda rd sandGood lnd ustr:yP ractice. 

S f..lJ n r 
Developmen on ltd. 
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19.2. Quality Control System 

19 .2.1. TheContractorshallestablish aqualityco11lr ulr 111:H.:licmismtoensure comp Ila nee 
withtheprovisionsofthisAgreement (the "Quality Assurance P\an"or''QAP"). 

19.2.2. The Contractorshall,within30(thirty)daysoftheAppointedDate, submit 
tothePBSPL'sEngineeritsQualityAssurancePlanwhichshallinclude thefollowing: 

(a) organisation, duties and responsibilities , procedures, inspections 
and Documentation; 

(b) quality contro\mechanismincludingsamp!ingandtestingof Materla!s,test 
frequencies,standards,acceptance criteria.testing 
facilities, reporting, record i nga ndi nterpretation oftestresu Its, a pprova Is, 
checklistfor Site activities,andproformafortestingand calibration in accordance 
with the relevant, BIS standards, international Standards relevant to project 
components and Good lndustryPractice;and 

19 .2 .3. TheContractorshallprocurealldocuments,apparatusandinstruments, 
fuel,consumables,water,electricity,labour, Materials,samples,and 
qualifiedpersonnelasarenecessaryforexaminlng andtesting the Project 
Assetsandworkmanshipin accordance wlththeQualityAssuranceP\an. 

19 .2.4. ThecostoftestingofConstruction,Materialsand workmanshipunderthis Clause 
shallbepornebytheContractor. 

19.3. lnspectionandTechnica/AuditbythePBSPL 

ThePBSPLoranyrepresentativeauthorized by thePBSPLinthis 
behalfmayinspectandreviewtheprogressandqualityoftheConstruction 
ofProjeJ:tWorksandissueappropriate directionstothePBSPL'sEngineer and 
theContractorfor taking remedialaction in theeventthe 
WorksarenotinaccordancewiththeprovisionsofthisAgreement. 

19.4. The PBSPL shall have the right to inspect the records of the Contractor relating 
totheWorks. 

19.5. Monthly Progress Reports 

-~i.w..ringtheConstructionPeriod and O&M period,the Contractorshall,nolater 
-~!!tti~~even) days after the close of each month, furnish. to the PBSPLand the 

~ 
(;, 
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PBSPL'sEngineer amonthlyreportonprogressoftheWorks for their review 
an dsha II promptlygives uchotherrelevanti nform at ion asmaybereq u i redbythe 
PBSPL'sEngineer 

19.6. Inspection 

i 9.6 .1. ThePBSPL'sEngineer 
reasonabletimes: 

and its authorized rep resentativcs h al\at all 

(a) have fullaccesstoallparts ofthe Siteandtoallplacesfromwhich naturalMaterials 
arebei ng obtainedforuseintheWorks; and 

( b) du ring production ,m anufactureandConstruction attheS iteand at th ep\aceof 
production, beentit\edto examine, inspect, measure and 
testtheMateria\sandworkmanship, andtochecktheprogressof 
man ufactureofMateri al s. 

19.7. The ContractorshallgivethePBSPL'sEngineer and 
itsautharizedagentsaccess,facilities and safetyequipmentforcarryingaut their 
obligationsunder thisAgreement. 

19.8. Samples 

The Contractorshallsubmitthefo\lowing samples 
ofMaterialsandrelevantinformation tothePBSPL'sEngineerforpre­
Constructionreview: 

(a) manufacturertestreportsandstandardsamplesof manufactured Materials;and 

(b} samplesofsuchotherMaterialsasthePBSPL'sEngineermay require, shall be got 
tested by State/Central Government approved laboratories. 

19.9. Tests 

19.9.1. For determining that the Works conform to the Specifications and 
Standards, the PBS PU PBSP L's Engineersh allreq u\retheContractortocany 
outorcausetobecarriedoutTests,atsuch timeandfrequency andinsuch 
mannerasspecifiedinthis Contract, andinaccordance withGood Industry 
P racticeforq u alityassurance .Th etestchecksbytheP BS PL' s Engi neersh allcompris e 
~-:.:=t20(twenty)percentofthequantity or ,.. ' • • number 

s scribedforeachcategoryortypeoftestforquality controlbytheContractor. The 
~ 

~ 
t,'-m:~ FXtCUTIVE OFFICER 
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Cost of same shall be deemed included in the Price and no extra cost shall be 
payable. 

19.9.2. lnth0eventthatresultsofanyTestscomJul,1ed underthisClause19.9 
establishanyOefectsordeficiencie~intheWorks,theContractorshall carry out remedial 
measures and furnish a report to the PBSPL/ PBSPL'sEngineer 
inthisbehalf .ThePBSPU PBSPL'sEngineer shallrequire the 
C ontractortocarryoutorcau seto beca rried outT eststod et e rm in eth at such 
remedialmeasureshavebroughttheWorksintocompliancewiththe Specificationsand 
Standards,arid theprocedureshallberepeateduntilsuch 
WorksconformtotheSpecification~ and Standards. Fortheavoidanceof 
do u bt,th ecostofsuch Tests and re medialmeasureslnpu rsua nee thereof 
shallbesolelybornebytheContractpr. 

19.1 O. ExaminationofWorkbeforeCoveringup 

In respect of the work which the PBSPL'sEngineer is entitled to examine, inspect, 
measurea nd/ ortestbeforeitisccive red u porputoutof viewo ra ny 
partoftheworkisplacedthereon,theContractorshallgive 
noticetothePBSPl'sEngineerwheneveranysuchwork isreadyand 
beforeitiscoveredup. ThePBSPL's Engineershall then eithercarryout 
theexaminafion,inspectionortestingwithout unreasonabledelay,or 
promptlygivenoticetotheContractorthatthePBSPL'sEngineerdoes 
notreq uireto90s0. Provided, however, thatifanyworkis ofa co ntin uo usna turewhereit 
isnotpossibl~orprude nttokeepituncovered 
orincomplete, then Contractorsh allnotifythesched u I eofcarryi ngout su chwork 
togivesufficientopportunity, notbeing lessthan3(three) businessdays' notice,tothe 
PBSPL's Engineer to conduct its inspection, measurementor 
testwhilethe;"-'Orkiscontinuing.Provided further that in the event the Contractor receives 
noresponse from the PBSPL'sEngineerwithinaperiodof3(three)businessdaysfromthe 
dateonwhich theContractor's noticehereunder isdeliveredtothe PBSPL's Engineer, 
th eContractorsh a llbeentitledtoassu me thatthe 
PBSPL'sEngineerwouldnotundertakethesaidinspection. However, for avoidance of 
doubt, inspection/review by CEO PBSPLs Nominated Engineer/PBSPLs 
Representative/PBSPL shall not relieve the contractor from its obligations under the 
contract for design, Construction and Performance of the complete facilities. 

19.11. Rejection 

lf,asaresultofanexamination, inspection, 
~m~aterials,designorworkmanship 

inacco rdan cew lththe p rovis ions 
~ ...... 

measurementortesting,any 
isfou ndtob.edefectiveor 

ofthisAgreement, the 

C1-iTEF EXtCUTIVE: OFFICEH 
Chief Execu~§f!t er {PBS PL) 
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PBSPL'sEngineershal\ reject the Plant, Mater'ials, design or 
workmanshipbygivingnotice totheContractor, with reasons. The 
Contractors hal\then promptly m akegoodthe Defectanden surethatthe item 
comp\ieswiththerequirementsofthisAgreement. The cost of same shall be borne by the 
Contractor. 

lfthePBSPL'sEngineerrequires theP!ant, Materials, desig nor 
workman sh iptobe retested, the Test ssh a Ube repeated underthesame 
andconditions, as applicableineachcase. 

terms 
If 

the rejectionand retesti ngcausethe PBS P Ltoi n curanyadditionalcosts, suchcostshal I 
berecoverable bythePBSPLfromtheContractor;andmaybededucted 
bythePBSPLfromanymonies duetobepaidtotheContractor. 

19.12. Remedial Work 

19. 12 .1 . Notwithstand i nga ny previou stestor certification, thePBSPL'sEngineer 

19.13. 

mayinstructtheContractorto: 

(a) removefromtheSiteandreplaceany PlantorMaterialswhichare notin 
accordancewiththe pro vi sionsofth isAgreement; 

(b) removeand re-executea nyworkwhich is notinaccordancewith theprovis ions 
ofth is Ag reementan dtheS pecificationand Standards; and 

(c} Executeany workwhichisurgent\y requiredforthesafetyofthe 
P rojectWorks, whetherbecau seofanaccident, unforeseeable event 
orotherwise;provided thatincaseofanyworkrequiredonaccount of a 
F orceMajeu reE vent, the provis ionsof Clause27 sh a \la pply. 

\ftheContractoriai\stocomplywiththeinstructions 
PBSPL'sEngineerunderClause19 .12.within thetimespecifiedinthe 
noticeorasmutually 
EngineermayadvisethePBSPLtohavetheworkexecutedbyanother 
agency. Thecostsoi ncurred bythePBS PL forunde rtaki ngs uchwork 

issuedbythe 
PBSPL1sEngineer's 
agreed,thePBSPL's 

pre j ud icetothe rig htsofthe PBS P Ltorecove rDamages 
inacco rdancewiththeprovisio nsofth isAgreement, berecovera b\efrom 
theContractorand maybeded uctedbythe PBS P Lfromanymoniesd ue 
tobe paidtoth eCo ntractor. 

shall.without 

19.14. QualitycontroJRecordsandDocuments 

ion Ltd. 

~ 
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TheContractorshallhandovertothePBSPL'sEngineeracopy ofatlits 
Certificate is qualitycon~rolrecordsanddocuments beforetheCompletioil 

issuedpursuanttoClause 31 

19.15. Video Recording 

Du ri ngtheCo n struction Period, theCont ractors ha II provid etoth e 
P~SPLforeverycalendarquarter, avideorecording, which-.Nillbe compi!edintoa1 .5-
2hpurdigital memory card or pen drive,asthy casemaybe,covering 
thestatusandprogress ofWorl<sinthatquarter.The videorecording shallbeprovided 
to~hePBSPLnolatertnan15(fifteen) daysafter theclose ! ofeach quarterafter 
theCommencement Date. 

I 
' 

19.16. I 
I 

Suspension of Unsafe Construction Works 

19.16.1. The 
PBSPLIPBSPL'sEngineer/RepresentativemaybynoticerequiretheContrac 
tortosuspendforthwith the wholeoranypartoftheWorks 
if,inthereasonableopinion of the 
PBSPLIPBSPL'sEngineer/Representative,suchworkthreatensthesafetyof 
theUsersand pedestrians. 

19.16.2. The Contractorshall,pursuanttothenotice under Clause 19.16.1,suspend 
theWorksora.nypartthereofforsuchtimeandinsuchmannerasmaybe 
specifiedbythe PBS PUP BS P L's E ngi neer/Representativeandthereuponcarryo utremed i 
almeasures-fo secure the safety of suspended Works, the Users and pedestrians. The 
Contractorma"ybynoticerequirethePBSPL'sEngineertoinspectsuch remedial measures 
forthwith and make a report to the 
PBSPLrecommendingwhetherornottheSuspension hereundermayberevoked. Upon 
receivingtherecommendations ofthePBSPL'sEngineer, the 
PBSPLshalleitherrevokesuchSuspension orinstructtheContractorto 
carryoutsuchotherandfurtherremedialmeasuresasmaybenecessary in 
the reasonapleop in ion ofthe PBS PL, a ndtheproced uresetforthinthis 
Clause18.16shallberepeateduntiltheSuspension hereunderis revoked. 

19.16.3. SubjecttotheprovisionsofClause 27 Force Majeure,all 
reasonablecostsincurredfor 
maintainingandprotectingtheWorksorpartthereofduringtheperiodof Suspension 
(the"PreservationCosts"),shallbebornebytheContractor; providedthatiftheSuspension 
ha_soccu rredasa res ultofanybreachof this 
AgreementbytheP BS P L,the P reservationCostssha llbebornebythe P BSP L. 

19.16.4. If Suspension ofVVorksisforreasonsnotattributabletotheContractor,the 
n lneersha\ldetermineanyTimeEx1ensiontowhichthe 

asonablyentitled. 

lnfr'\:truct4 
Development Co ion Ltd. 
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19.16.5. Third Party Inspection 

Material such as all type of pipes (of all sizes) R.C.C. / P.S.C. I M.S. /0.1. 
/Cl./A.C./HDPE/DWC/PVC/GRP & other power equipment's like transformers, switch 
gear, cables, panels etc. All type of valves (of all sizes), any other materials as per 
requirements which are supplied by the contractor under this contract are subject to 
third party inspection. The charges for third party inspection shall be borne by the 
Contractor and deemed to be included in the Price Bid. The charges for such 
inspection shall be paid by the contractor. All the arrangements for inspection i.e. 
measuring tf>ols, testing equipment's and tools, labor required for hapdling materials 
during testing etc. shall be made available / arranged by the manufaGturer /Vendor I 
contractor iri their premises at their own costs. These costs shall be d¢emed included 
in contractor's price bid and nothing extra shall be paid to the said account. If any 
particular testing facility is not available at the premises/ location of Factory, then the 
test shall be arranged by the factory owner / Vendor at his own cost at other locations 
/ test laboratory. AH expenses in this regard shall also have to be borne by the 
contractor/ manufacturer /vendor /contractor only. 

If the material inspected fails during test as no fault of the inspecting agency, 
fees are payable to the inspecting agency by the Contractor for the said 
inspection and for any further re-inspection of the same material. 

The name of the agency for thlrd party inspection shall be informed to CEO PBSPLs 
Nominated Engineer. 

If it is subsequently observed that there are defects in the quality of material, 
the contractor shall replace the material without any extra cost. 

In addition to third party inspection, the CEO PBSPLs Nominated Engineer or his 
representative may conduct inspection intermittently. 

Third Party Inspection Report: The third party inspection report merely in the 
certificate form stating that pipes/valves/specials or any other material inspected are 
found satlsfact01y wilt not be accepted, but it should be in the form of detailed report 
stating the parameters checked & observations made with comments of the 
Inspecting Officer in accordance with the respective Specifications/detailed item wise 
specifications/ as per Tender Document. 

20. lnsuranceforWorksandMaintenance 

20.1. TheContractorshalleffectandmaintainatits owncost,fromtheCommencementDatetill 
thedateofissueof theCompletionCertificate,thefollowinginsurancesforany loss or 

i ffi occurring onaccount ofNon Political Event of Force Majeure, malicious 
~~~ c . . ~ ldamage,explosion,fireandterrorism: 

J 
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' I 
(a) insuranceofWorks, Plant1ndMaterialsandanadd itionalsumof[15(fifteen)J 

percentofsuc h replace mentcost tocoveranyadd tt io m1lcostsofand incid e nta ltothe 
rectification oflo sso rda m~geincl u ding prof es6 io na If eesa ndth ccostofd e mo lish i ng 
andremovinga nypartoftHeWorksand ofremovingde brisofwhat soevern at u re; and 

(b) I nsu rancefortheCont racto r'seq u ipme ntandDocu me nts bro ughtonto t heS iteby 
theCo ntractor, fo rasu ms.ufficienttoprov idefo rtheirrep lacementattheS ite. 

(c) The Contractor shalll effect and maintain at its own cost, from the l 
Commencement Datel till the date of issue of the Completion Certificate j 
and dl!lring the full 5 yr ar O&M period from the issue of completion certificate, 
the following insurances for any loss or damage occurring on account of 
Nori Political Event of Force Majeure, malicious act, accidental damage, 
explosion, fire, terrorism and War and Riots Protection Insurance 

(d) Theinsurancein Clause 20.1.aboveshallcoverthePBSPL and 
the Co ntractoragainsta 1110 ssordamagefrom whatsoeverca use arisingu nder above 
cited con diti onsothe rthan r iskswh ich a renotinsu rableatcommerc ia! terms. 

20.2. "AH risks of loss including theft of or damage to physical property and of personal 
injury and death which arise during and in consequence of the performance of 
the Contract other than the Exceptional Risks are the responsibility of 
the Contractor. Any loss not insured or not recovered (including policy excesses 
etc.) from insurers shall be borne by the Contractor. All insurances shall be in the 
joint name of contractor and the PBSPL. The contract shall maintain a Contractors 
All Risk Policy (CAR) for the entire duration of the contract including O&M period for 
the entire Project facility" The Contractor shall also take additional covers (Add-On 
covers) insurance like Third Party liability, Surrounding properties, Clearance and 
Removal of debris, Cross liability, Express Freight, Extended Maintenance Cover 
upto Final Takeover, etc. The sum insured for such Add-On covers shall be decided 
by the CONTRACTOR based on his assessment and risk involved in the contract. 
Risks to be covered by insurance shall not be limited merely to the items mentioned 
above. The CONTRACTOR shall arrange for insurance of any other risks he may 
deem prudent, but the expenses thereof shall be to the account of the contractor 
only full plant If necessary, Transit and storage (all risks) insurance coverage for 
additional • transit involved for sending equipment/material to Sub­
contractor/Fabricator's shop for fabrication/ reprocessing and receiving back at site 
shall be taken. ' 

t Contractor'sDefectsliability 

\,-i 

j , 
Corporation Ltd . F EXt:CUTJYE OFFlf ER 
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TheContractorshalleffectandmaintainlnsurance CoverfortheWorksfromthedate 
ofissueoft he Co mp\et ion Certificate un{i I thee n d oft ~eDefects LiabilityPer iod or O & M 
period whichever is greater for any loss or damageforwhich the Contractor 
isliable and arises froma cause occurring prior tothe issueofCompletionCertificate. 
TheContractor shalla!so maintain otherinsuran1cesformaximumsumsasmay be 
required u nderthe App\\cabl~LawsandinaccordancewithGood lndustryPractice. 

lo .4. lnsu ranceagai nstinj urytoperson s a nddamagetoproperty 

Th eContracto rs ha !\i nsu reag a insteach Party's nab ii i\yfo ra nyloss, damage, death 
orbodilyinjurywhichmayoccurtoanyphysicalpropertyortoanyperson(exceptpersonsinsu 
red u nderC la use20. 9), which mayariseoutof theContractor's perform a nee of th is 
Agreementand occu rri ngbefore theissueof theComp!etion Certificate. This in su ranee 
shal\beforalimltper occurrence of notless than the amountstatedbelow 
with noli mito nthenu mberofoccurrences. 

The \n surance Coversha I lbenotlessthan: Rs.2 Ola khs. 

20.5. With respect to the marine cargo insurance, the transportation of certain items shall be 
subject to a customary Critical \terns survey warranty or condition and a Critical Items 
separation warranty or condition. The Contractor shall appoint, on behalf of the 
insurers, a recognized surveying body for such pre-shipment inspection at the latest 
ninety (90) Days prior to the first delivery of any material and equipment destined for 
transportation to the Site and destined for incorporation in the Project. The Contractor 
shall comply with all reasonable recommendations of the surveying body and shall 
immediately notify PBSPL' Engineer/Representative of any unreasonable 
recommendation or any failure by the surveyor to issue the relevant certification. For 
purposes of this Agreement, the term Critical Item shall mean an item that (i) in the 
event of a total loss during its transportation to the Site could not be replaced, 
reshipped, installed, tested and commissioned within three (3} months of the 
applicable milestone date or (ii) is otherwise on the critical path for achievement of the 
Scheduled Completion Date. The Contractor agrees and acknowledges that the 
marine cargo insurance cover to be procured and maintained by them pursuant to this 
Sub-Clause and any marine cargo delay in start-up cover procured by them at its sole 
discretion and benefit could be invalidated by a failure to adhere to each of the Critical 
Items survey warranty or condition and the Critical ltems separation warranty and shall 
ensure that the transportation of the relevant Critical Items shall not commence, or in 
case of transit continue, until the surveying body has issued an inspection certificate 
approving the packaging, load plans, stowage, conveyances and routing of such 
Critical Items. The Contractor's compliance with the recommendations of the 
surveying body or the issuance of an inspection certificate shall not relieve the 
Contractor of its responsibility for risk of loss or damage pursuant to this Agreement. 
The Contractor shall provide reasonable advance notice to PBSPL's Representative, 
or tile surveying body assigned thereto by the PBSPL's Representative, of the dates 
~ Qf and commencement of transportation of the relevant Critical Items. 

~~ 0 ~ 

ori Ltd. 
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I I 

2 a. 6. The in su ra nces ha llbeextended\ocoverlia b iii tyforal\lossanddamagetothe PBS P L's 

20.8. 

property arising out of the Contractor's performance of this Agreementexcluding: 

(a) thePBSPL'srighttohavetheConstruction\/'/forksexecutedon, over,under, 
inorthroughanyland,andtooccupythislandfortheWorks;and 

(b) DamagewhichisandunavoidableresultoftheCon~ractor'sobligationsto executethe 
Works. • • 

The Contractor shall provide to the PBSPL within 15 days of the 
Commencement Date, evidence of professional liability insurance maintained by its 
Design Director and/or consultants to cover the risk of professional negligence in 
the design of Works. The professional liability coverage shall be for a sum of not less 
than 5% (Fiv:e per cent) of the Contract Price and shall be maintained until the end of 
the Defects Liability Period. The PBSPL's Enginer/Representative will not issue 
Completion Certificate until the Contractor has produced evidence that coverage of the 
professional indemnity insurance has been provided for the ~foresaip period. 

lnsurancetobeinjointnames 

All the insurance shall be in the joint names of the Contractor and the PBS PL . 

20.9. theContractor shall,saveandexceptasprovidedforinthisAgreement,fully indemnify, 
holdharmlessanddefendthePBSPLfromandagainst any andalllosses, 
Darnages,costs,charges and/orclaimswithrespect to: 

(a)thedeath oforinjuryto anyperson;or 

(b )thelossofordamage to anyproperty( otherthantheWorks); 

Thatm ayariseoutoforinconseq uence ofanyb reachbytheCo ntractorof 
th isAgreementd uring theexecutionoftheWorksortheremedying ofany Defects therein. 

20.10. Notwithsta ndi ngan yth ingstated abovein Cla use20 .8, the P BSPLshall 
ful!yindemnifytheContractorfromand againstanyandall losses,Damages, 
costs ,charges·; proceedingsand/orclaimsarisingoutoforwithrespect to 

(a) theuseor occupationof land oranypartthereofbythePBSPL; 

(b) therightof thePBSPLtoexecutetheWorks,orany partthereof, 
on ,over, under, inorthroughanyland; 

Shristi I F Xt: Ui lYE OFFICER 
Development Car oration Ltd . Chief Exec~~~/:er {P'BSPL) 
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(c) the damage to property which is the unavoidable result of the 
execution andcompletionoftheWorks, ortheremedyingofany Defects 
therein', inaccordancewiththisAgreement; and • 

(d} thedeathoforinjurytopersonsorlossofordamagetoproperty resulting 
from any act or neglect of the PBSPL, its agents, servants 
orothercontractors,notbeingemployedby theContractor 
Providedthat,intheeventofanyinjury ordamageasaresultofthe 
contributory negligenceoftheContractor,thePBSPLshallbe liable to 
indemnifytheContractorfromandagainstanyandall 
losse~,Damages,costs,charges,proceedings and/orclaimstothe 
exte11tasmaybeproportionatelydeterminedtobetheliabilityofthe PBSPL, 
its servantsoragentsorothercontractorsnotassociated 
withtljleContractorinsuchinjuryor damage. I 

l 

20.11. Without prejudicetothe obligations of the Parties as specified under Clauses20.8 and 
20.9, theContractor shallmaintainoreffectsuchthird 
partyinsurancesasmayberequiredundertheApplicable Laws. 

20.12. Evidenceof lnsuranceCover 

All insurancesobtainedbytheContractor\n accordancewiththisClause 49 
shallbemaintainedwithinsurerson termsconsistentwithGood Industry Practice. Within 
15 (Fifteen}daysfromtheCommencernent Date, theContractorshall furnish 
tothePBSPLtruecopiesofthecertificate(s)of insurance, copiesof insurance 
poticiesandpremiumpaymentreceiptsin respect of such insurance, and no such 
insurance shall be canceled, modified,orallowed toexpireorlapseuntiltheexpiration 
ofatleast45 (forty-five)daysafter notice ofsuchproposedcancellation,rnodificationor non-
renewal hasbeende!iveredbytheContractortothePBSPL.The • Contractor 
shallactinaccord ancewiththedi rectionsofthePBSPL. Provided 
thattheContractorshallproducetothePBSPLtheinsurance 
thereceipts forpaymentof thecurrentpremium. 

policies inforce and 

TheContractorshallalways ensure the adequacy of the insurancesin 
accordancewiththeprovisionsofthisAgreement. 

20.13. Remedy for Failure to Insure 

lftheContractorshallfailtoeffectandkeepinforceallinsurancesfor 
whichitisresponsiblepursuanthereto, thePBSP Lshallhavetheoption 
toeitherkeepinforceanysuchinsurances, andpaysuchpremiumand recover 
thecoststhereof fromthe Contractor,orin theeventofcomputation ofaTermination 

D ltd. 

~ 
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Payment,treatanamount equalto 
tohavebeenreceivedby the Contractor. 

thelnsurance Coveras deemed 

20.14. Cross Llabl{ities 

Any suchinsurance maintainedoreffectedinpursuance ofthisRFP shall 
i ncludeacross!ia b ilitycla use s uchth atthe insu ranees ha llap plytothe Contractorand 
toth e P RSPLasseparatelyi n sured. 

20.15. Accident ot Injury to Workmen 
l 

I 
I 
I 

I 
Notwithstanding i anythingstatedinthis1ender 
Document/Agreement, itis he re byex press ly agreed betweenthePa rtiesth at 
thePBSPLshallnotbeliable for or in respectofanydamagesorcompensation 
payabletoanyworkmanorother personintheemp\oymentoftheContractororSub-
contractor, saveand exceptasfordeathorinjuryresultingfromanyact,omissionordefau1tof 
theP BS PL, it sage ntsorservants. TheConkactorshal!indemn ifyand keep indemnified 
the PBS P Lfromandagainstal Is uch claims, proceedings, 
dam ages, costs, charges, and ex pen seswh atsoeveri n respect 
ofthea bovesaveandexceptforthoseacts, omissions ordefaultsforwhich the PB SPL 
s hallbe!iabl e. 

20.16. Insurance Against Accident to Workmen 

TheContractorshalleffectand maintainduring thecomplete period of this contract or 
agreement including O&M periodsuch 
insurancesasmayberequiredtoinsuretheContractor'spersonnel and any 
otherpersonsemployed byit onthe Project Site from and against any liability incurred 
in pursuanqeof this Insurance requirements. Providedthat for the purposes of this 
said Clause, the Contractor's personnel/any person 
employedbytheContractorshallincludetheSub--contractor andits 
personnel. ltisfurtherprovid edthat, inrespectofanype rsonsem ployed by anySub-
contractor, t:1eContractor'sob1ig ationsto insure as aforesaid 
underthisClause20.15shallbedischargediftheSub-contractor sha!lhave 
insuredagainstany liabilityin respect ofsuchpersonsin such manner 
thatthePBSPLisindemnified underthepolicy.TheContractorshall requiresuch Sub-
contractortc _produce before the PBSPL, when 
required , such po licyofi n su ranceandthereceiptf orpaymentofthecurrent 
prem iumwith in 1 0(te n )d aysofsuchdemandbeingmade byth eP 8 SP L. 

20.17. Application of Insurance Proceeds ----~t~EVElopA 
~~~•{,c: ~I' .;JI' , 

;~aj}f(P). 
Shristi lntrJiir~ct:Li~r 5 
Development Corpo -ion Ltd. 
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Theprqceeds fromatlinsuranceclaims,exceptforlifeandinjury,shallbe 
appl iedf ora nynecessa ryrepair, reconstructiori, reinstatement, replacement, 
improvement.delivery or installation of the Project Worksand the provisions ofthls 
tender documentJAgreementinrespectofConstructionofWorksshallapply 
mutatismutandistotheWorksundertakenout~ theproceedsofinsurance. 

20.18. Compliance with Policy Conditions 

EachPartyherebyexpressly agreestofullyindemnify theotherPartyfrom 
andagainstalllossesandclaimsarisingfromitifailuretocomply . with 
cond itionsim posedbytheinsurancepolicieseffectedinaccordancewith thisAgreement. 

! 
I 

21. DelaysduringConstruction 

Withoutprejudicetothe . provisionsofClause5,in the event the Contractor does not 
achieve the time schedule as per Clause 5 or the 
PBSPL'sEngineershallhavereasonablydeterminedthattherate of 
progressofWorksissuchthatCompletionoftheProjectWorksisnot 
likelytobeachievedbytheendoftheScheduledCompletion Date,itshal! 
notifythesametotheContractor, and the Contractor shall, within 15 (fifteen)daysof 
suchnotice, byacommunicationinformthePBSPL's Engineerln 
reasonabledetailaboutthestepsltproposestotaketoexpedite progress and the period 
within which it shall achieve the Project CompletionDate. 

22. Payment Terms 

22. 1. The contractor shall submit a detailed billing break up for each item 
including civil, structural and E&M D~sign Build/ Construction Portion for 
approval to the CEO PBSPLs Nominated Engineer/Representative and 
shall be the basis of payment milestones. 

22.2. The payment terms of Capital Works shall be as follows: 

The Payment terms of capital works shall be as follows and shalt not be more than 95% of the total 

contract value as per financial bid. 

1. 10% of the total contract value for Design~Build/Construction portion of the 
contract as adjusta~le advance again~t B~nk Guarantee of 110% value. As per 
Clause 6 of this contract. 

2. The progress payments shaUt:>e mad~ .as follows: 

. ion ltd. 
'·· 
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I. Pipe MS/Ol/DWC/PVC/Cl/any material 1 

i) 65% payment shall be made against ~ceipt of material at site on pro-rata 
basis and as per approved billing schedule and submission of following 
documents: 

a. Clear Lorry Receipt 

b. Packing list 

c. Test Certificate 

d. Pre-dispatch inspection cerificate 

e. Warranty Certificate 

f. Dispatch clearance from PBSPL 

g. For Imported equipment/ items following additional documents 
shall also be submitted 

- Clean bills of Lading /Airway bill 

- Certificate of country of origin 

- Certificate from the supplier that the contents in each case are not less than 

those · entered in the invoice and packing list and the quality of goods are 

guaranteed as new and as per the relevant technical specification Catalogues 

iii) 20% payment shall be made against completion of Laying, Jointing, Erection 
on pro~rata basis. 

iv) 10% payment shall be made towards completion of satisfactory 
Testing/Hydrotesting& Commissioning 

v) 5% payment shall be made within 90 days of successful Performance Test and 
issue of Completion Certificate. 

II. Electroumechanical Equipment 

i) 65% payment shall be made against receipt of material at site on pro-rata 
basis and as per approved billing schedule and submission of following 
documents: 

a. Clear Lorry Receipt 

I 
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c. Test Certificate 

d . 
l 

Pre-dispatch inspection certificate 

e. Warranty Certificate 

f. Dispatch clearance from PBS PL 

g. For Imported equipment/ items following add~ional documents 
shall also be submitted 

- Cleat bills of Lading / Air way bill 

Certitlcate of country of origin 

- Certificate from the supplier that the contents in each case are not less than 

those entered in the invoi"ce and packing list and the quality of goods are 

guaranteed as new and as per the relevant technical specification Catalogues 

i. 15% payment shall be made against completion of Erection on pro-rata basis. 

ii. 15% payment shall be made towards completion d.f satisfactory Testing & 
Commissioning 

iii. 5% payment shall be made within 90 days of successful Performance Test and 
issue of Completion Certificate. 

m. Civil Works -

(a) 20% payment shall be made against completion of Sub-structure/piling/raft 

upto plinth level on pro-rata basis. 

(b) 45% payment shall be made towards completion of super structure on pro­

rata basis. 

(c) 10% on completion of allied items such as handrail, pa/nting, epoxy coat etc. 

on pro-rata basis. 

(d) 10% payment shall be made on successful Hydro-test for the said single unit 

in totality. 

(e) 10% payment shall be made towards completion of satisfactory Testing & 

Commissioning 
0 o payment shall be made within 90 days of successful Performance Test 

sue of Commissioning Certificate. 

i Infra tt-uct 
~ 

CHTEF EXt:CUTIVE OFFICER 
Chief Executp9~tpe=r (PBSPL) opment C.o on Ltd. 

' ,. 

J 
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IV. FOR STP WORKS 
i. Civil works : 35%. 

ii. Electro-mechanical : 55 %. 
iii. Piping : 10%. 

V. For Sewerage And Water Networks Including Pumping Station 
i.Civil works : 20%. 
ii. Electro-mechanical : 15 %. 

iii. Piping : 65%. 

22.2.1 The payment terms of O & M Works shall be as follows and shall not be more 
than 5% of the Total Contract Value as per Financial Bid. 

I. First Year: 0.5% of the Total Contract Value as per Financial Bid. 

II. Second Year: 0.50/o of the Total Contract Value as per Financial Bid. 

Ill. Third Year; 1.0% of the Total Contract Value as per Financial Bid. 

IV. Fourth Year: 1.5% of the Total Contract Value as per Financial Bid. 

V. Fifth Year: 1,5% of the Total Contract Value as per Financial Bid. 

22.3. No interim certificate shall be less than 5% of the Contract Price. 

22.4. Security Deposit shall be deducted as per Clause 7 of this contract. 

22.5. The payment terms of Operations & Maintenance shall be as 
follows: 

Under the operation and maintenance of the desalination plant, the key obligations of the 

Contractor are to: 

• operate and maintain the facilities in accordance with the strict quality and process 

controls provided for 1n Contract for the term of 5 years; 

• and hand over the Project Facilities to PBSPL at the end of the operation and 

maintenance term. 

• From the date of issue of Completion Certificate, The PBSPL shall pay to the Contractor 

the O&M Fee composed as follows. 

£VELO 
0 

. ~/ ~ 
Shristi lnfrastructt.1r,f, 
Development Corpbration Ltd. 

~F EXtCUTIVE OFFiCER 
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Within 1 S(fifteen )daysofreceiptoftheQuarterly MaintenanceStatement 
the PBSPL/PBSPL's1 EngJneer shall 
Contractor'sQuarterlyMaintenancestatemelltandcertlfy 
theamounttobepaidtotheContractortakinglntoaccounl: 

(a) CompliancewilhtheMaintenanceRequirements;and 

(b) Reductionfornon-compliancewiththeMaintenanceRequirement 
accordancewithVol-11 Technical Specifications. 

I 

fromtheContractor 
verify t~e 

in 

Within 30 (Thirty) daysofthereceipt of certifie~ O&M IPC, the PBSPL shall pay the contractor 
the approved/certified sum against the said IPC. 

Theded uction madeonaccountofnon-complian ce withtheMaintenance 
Requirementsshallnotbesubsequently consideredforpaymentafterthe compliance is 
achievedbyrepairorrect\fication. 

22.6. PAYMENT DATE 

a . Each Invoice shall be due and payable Forty (45) Days after the Day on which it is 
received by the PBSPL or, if such due date is not a Business Day, the next Business 
Day (each such date, a Payment Date). 

b. Where in respect of any month there is both an amount payable by PBSPL to the 
Contractor (pursuant to the invoice) and an amount payable by the Contractor the 
PBSPL (due to liquidated damages or otherwise pursuant to this Agreement) and 
such amount (along with delay rate for delayed payment, if applicable) has not been 
paid by the Contractor within 15 days of its receipt by the Contractor, the two amounts 
may at the discretion of the PBSPL be set off against each Other and the balance only 
shall be paid by PBSPL to the Contractor or by the Contractor to PBSPL (as 
appropriate). 

c. The PBSPL shall pay the Invoice Amount to the Contractor on or before the Due Date 
of the Invoice Amount in immediately available and freely transferable cleared funds 
to the account of the Contractor at a Bank, to be notified by the Contractor in writing 
("Operating Account"). 

hall be payable on a delayed payment beyond the due date by the 

~ 
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e . As otherwise provided above, all net payments owing to one Party under the 
Agreemerit to the oth~r Party shall be made free of any restrictioh or conditiom and 
without deduction or withholding {except to the extent required by the law) on account 
of any other amount, , whether by way of set off or otherwise, but the makirg of 
payments shall be withbut prejudice to other rights of the persons doing so. • 

22.7. DISPUTE IN INVOiCE 

a. If a Party does not question or dispute an invoice within thirty (30) days of recei~ing it, 
the invoiee shall be donsidered correct and complete and conclusive between the 
Parties except in the 1ase where that Party could not reasonably have ide~tifieb any 
error or omission in th~ invoice, taking into account the information then availablb to it 
during the above thirty (30) day period. 

b. If either Party disputes any item or part of an item set out in any invoice then that 
Party shall serve a notice (an "Invoice Dispute Notice") on the other Party setting out 
the item or part of an item set out in such invoice which is in dispute together with the 
estimate of which such item or part of an item should be, 

c. In the event that PBSPL disputes all or any portion of the Invoice, it shall nevertheless 
pay the min1mum of the moving average of the preceding three months (excluding any 
shut month) or the full amount of the disputed charges when due, provided the invoice 
has been prepared in accordance with the provisions as mentioned above. The 
payment of the disputed charges will not in any way prejudice the rights of the 
Contractor under this section. 

d. In the event that the Parties do not, within fourteen (14) days of the delivery of an 
Invoice Dispute Notice, resolve any disputes arising under Item (b) above, then, the 
dispute will be resolved, within thirty (30) days, by a committee comprising two 
representatives each of the Contractor and PBSPL, under the Chairmanship of a 
Director of PBSPL/ any authorized representative. In the event that the committee is 
not able to take a decision during this 15 day period or if any Party to the dispute does 
not accept the decision of the committee (whether in whole or in part), the dispute 
arising under (b) c:!,bove shall resolved under manner set out in Dispute Resolution 
Clause 32 .' 

r s rue ur 

• n of any dispute arising under (b) above, the amount (if any) due to the 
shall be paid within twenty (20) days together with interest accrued 

pme t Corp~ ion Ltd . CH?Ei= EXi-'.C\.)J).Y,,E Of 
E'li1ef ExewT'pl§~~t (PT3S L 

R 
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from the date on which the prevailing Party had originally made the payment until the 
date of r:eceipt of refund of this payment by the prevailing Party, ,at the rate equal to 
0.5% per month. 1 

23. DefectsLiabilityPeriod 

23.1 . The c Jntractorshallberesponsiblefor all theDefects and defici~
I
ncies, 

Works9rany Section 
theexpiryofaperiodof2(two)yearscornmencingfromthedateof iss e of 
Certificate(the"Oefectslia bi lity Period"). F ortheavoidance 
ofdoubt,anyrepairsorrestorationonaccountofusualwearortearinthe 
ProjectWorl<soranySectionthereofshallformapartoftheMaintenance 
obligationsoftheContractorasspecifiedin Vol-11 Technical Specifications. 

inthe Project 
thereof,till 

Completion 

23.2. RemedyingDefects 

23.2.1. Save andexceptasprovidedinVol-I\ Technical Specifications. ,the 
Contractorshallrepairor rectify or replaceallDefectsanddeficienciesobservedby 
the PBS PL' s Engineer d uringtheDefectsUability Periodwithinaperiodof15(frfteen )days 
fromthedateof notice issued bythe PBSP L'sEngineer i nth isbehalf, or with in 
suchreasonable periodasmaybedetermined bythePBSPL's Eflgineer at the request of 
the Contractor, in accordance with Good lndustryPractice. 

23.2.2. Costof RemedyingDefects 

Fortheavoidanceofdoubt, anyrepairorrectification or replacement of any/all units of 
project undertakenin accordancewiththeprovisions 
ofClause23.2,includinganyadditional testing,shallbecarriedoutbythe Contractor at 
itsownriskand cost, to the extent that such rectification and repair is attributable to: 

a) The design of the Project: 

b) Plant, Materials or Workmanship not being in accordance with this 
agreement and the Specifications and Standards; 

c) Improper Maintenance during Construction of the Project Works by the 
Contractor; and/or 

d} Failure by the Contractor to comply with any other obligation under this 
agreement. 

~ 
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23.3. Contractor'sFailuretoRectifyDefects 

1 ntheeventthatth eContractor fai lstorepa irorrectify such Defector 
d~ficiencywithintheperiodspecifiedinClause23.2,thePBSPLshan be entitled to 
get the same repaired, rectified or remedied at the Contractor's 
c0stsoastomaketheProjectWorks conformtoj the 
sbeciftcation sand Standard sa ndtheprovis ionsofth isAg reement.AI I 
costsconsequentthereonshall,afterdueconsultationwiththePBSPLand 
tteContractor,bedeterminedbythePBSPL'sEngineer.Theco~tso determined for 
r pair or rectification or replacement of such defects plu an amountequalto 
h ndredpercent (100%) of the above costasDamages s allberecoverableby 
t~ePBSPLfromthe Contractorandmaybe deductedbythePB PLfrom anymonies 
dLetotheContractor. 

23.4. ContractortoSearchCause 

23.4 .1. ThePBSPL'sEngineermayinstructthe Contractorto examinethecause 
ofanyDefectintheWorksorpartthereofbeforetheexpiry oftheDefects LiabilityPeriod. 

23.4.2. lntheev~ntanyDefect identifiedandis attributabletothe Contractor, the Contractor 
shall rect]fysuch D~fect within the period specified by the PBSPL's Engineer, and 
shall bear the cost of the examinationandrectificationof such Defect. 

23.4.3. In the event such Defect is not attributable to the Contractor, the 
PBSPL'sEngineershall,afterdueconsultationwiththePBSPLand 
theContractor, determine thecostsincu rredbytheCo ntractoronsuch exam in at ion 
andnotify thesametotheContractor,withacopy tothe PBSPL,andtheContractor 
shallbeentitledtopaynientofsuchcostsby thePBSPL. 

23.5. Extension of Defects Liability Period 

TheDefectsliabilityPeriod shallbedeemedtobeextendedtillthe identifiedDefects under 
Clause 23.2have beenremedied. 

AnycostordelayinConstructionarisingfromreviewby 
shallbebornebytheContractor 

Liquidated Damages 

th·ePBSPL's Engineer 
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For Delay in completion of work by the Contractor, the PBSPL have full power to 
recover delay damage in fallowing manners:-

For Delay Period the delay damage will be calculated Per Week at 0.5% ( Zero Point Five 
Percent) of Agreed Contract Price. In ca~e. it is less than a week, it will be worked on prorate 
basis. Total delay damage limited maximum to 10% of Agreement Amount. PBSPL will be 
fully responsible for recovery of delay damage. This delay damage will be considered as 
Liquidated damage and not as Penalty. i 

Description I Milestone dates 
Project Milestone-I 

\ 
4 months from commencement date 

(Procurement of pipes) 
Project Milestone-I! I 12 months from commencement date 
(Installation of pipes &Civll Works- 4ompletion of 
Sub Structure works) 

Project M ilestone-111 18 months from commencement date 
(Civil Works-·· Completion ot' Super Structure 
works) 

Project M ilestone-lV 23 months from commencement date 
(Electro-mechanical Equipment) 

Project Mile stone-V 24 months from cpmmencement date 
(Commissioning) 

25A. If the Contractor shall desire an extension of time for completion of work on the ground 
of his having been "UNAVOIDABLY" such as Natural Calamities, Land Dlspute or non­
availability, Delay in Approval of Layout, Environmental Clearance, Building Permission from 
local bodies hindered in its execution, delay caused by PBSPL or it's nominated officials 
(including consultant), or on any other ground, he must apply giving all and complete details 
of each of such hindrances or other causes in writing, to the PBSPL positively within 7 
(Seven) days of occurrence of such hindrance(s) and seek extension of time. If in the 
opinion of PBSPL, such grounds are reasonable, after consultati_on PBSPL shall grant 
extension of time without imposing any delay damage. It is to be noted that, only extension of 
time without delay damage/liquidated damage will be granted and Contractor will not be 
eligible for cost compensation due to the delay in completing the project. No interest is 
applicable on any payment payable under this contract including security deposit, 
performance security, withheld or any other payment payable under this contract. 

in case, the project got delayed due default of the Contractor, then extension of time with 
delay damage may be granted by the PBSPL. 

~ 
~F EXtCUTIVE OFFICER 

Chief Executi'fl6~P{ (PBSPL) 

) 

) 

\ 
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l 
24.Dispute Resolution: 

24.1 . Any Dispute, difference or controversy of whatever nature howsoever 
arisingunderoroutoforinrelationtothisAgreernent(including its 
interpretation)betweentheParties,anpsonotifiedinwritingbyeither Partytothe 
otherParty(tlie"Dispute'')shall,inthefirstinstance,be attemptedto be resolvedamicablyin 
accordancewiththe conciliation procbdureset forth inClause 26.2. 

ThePartiesagreetousetheirbestefforlstorresolving allDisputesarising 
underorinrespectofthisAgreementprbrnptly,~quitablyandingood 
faith,andfurtheragreetoprovide eachotherwithreasonable accessduring 
normalbusiness hourstoallnon-privilegedrecords,information anddata pertainingto 
anyDispute. 

24.2. Conciliation 

\ntheeventofanyDisputebetweenthe Parties, eitherParty maycallupon 
the PBS PL' sEngineer/P MC/P BSP Ls Representative, ors uch other personastheParties 
maymutually agreeupon{the"Conci\iator'') tomediateandassistthePartiesinarriving 
atanamicablesettlement thereof.Failingmediation by the Conciliator or without 
theinterventionoftheConciliator, eitherPartymayrequiresuch Dispute to be referred to 
the Chief Operating Officer/Managing DirectorofthePBSPLandtheChairmanof 
theBoardof Directors oftheContractorforarnicablesettlement,andupon 
such reference, thesa id persons shall meetn olaterthan 7( seven) business 
daysfromthedateofreferencetodiscuss andattempttoamicablyresolve theOispute.lf 
suchmeetingdoesnottakeplacewithinthe7(seven) business day period or the Dispute is 
not amicably settled within 15 (fifteen)daysofthemeetingortheDispute 
isnotresotvedasevidencedby thesigning ofwrittenterms ofsettlementwithin 
30(thirty)daysofthe noticeinwritingreferredtoinClause26.1. orsuch longerperiodasmay 
bemutually agreedby theParties,eitherParty mayrefertheDispute to 
arbitrationinaccordancewiththeprovisionsofClause26.3. 

24.3. Arbitration 

24. 3 .1 . AnyDisputewh ich isnotresolvedamicab lybyconci liati on, asprovidedin Clause26-.2, 
shallbefinallydecidedbyreferencetoarbitrationbyaBoard of Arbitrators 
appointedinaccordancewithClause26.3.2.Sucharbitration ·shall be held in accordance 
with the Rules of Arbitration of the lnternationalCentreforA!ternativeDispute Resolution, 
NewDelhi(tha "Rules"),orsuch otherrulesasmaybernutually agreed by theParties and 
sh al lbesu b ject totheprovis ion softh eArbitrationAct. Thevenueof such 
arbitrationshailbe[Port Blair] ,andthelanguageofarbitrationproceedings shallbeEnglish. 

:;;;-,-_......,ic.:.:11 beaBoardofthree arbitrators, ofwhomeac h 
·rdarbitratorshallbeappointedbythetwoarbitratorsso 
~ . ,,, 

Partysh allsetect 
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se\ectedandintheeventofdisagreementbetweenthetwoarbitrators,the 
appointmentshal\bemadein accordance ~iththe Indian Arbitration Rules, 1996. 

24.3. 3. Thearbitratorsshallmakeareasonedaward (the"Award") .Any Award 
made'inanyarbitration heldpursuaht tothisClause 26shallbefinaland 
bindingonthePartiesasfromthedateitismade,andtheContractorand thePBSPLagree 
and undertaketo carryouts uchAwardwithputdelay. 

24.3.4. TheContractor and 
again sttheContractorand/ or 
respectiveassetswhereversituated. I 

1 

thePBS P LagreethatanAward m aybeenforced 
the PBS PL, asthecasemaybe,andtheir 

24.3.5. ThisAgreementandtherights and ob\igationsof the Parties shallremain in 
fu I lforceandeffect, pending theAwardinaryarbitrationproceedin gs hereunder. 

I 

24.3.6. lntheevent thePartyagainst whomtheAwardhasbeen granted cha I lenges 
theAwardforanyreasoninacourtoflaw,itsha\lmakeaninterim 
paymenttotheotherP artyforanamo unteq ua lto 7 5 % ( seventy five per 
cent)oftheAward,pending finalsettlementoftheDispute.Theaforesaid 
amountshallbepaidforthwith uponfurnish in g an irrevocableBank 
G uaranteeforas umeq ualto 120%( onehundred andtwenty percent)of 
theaforesaidamou nt. U pan fi nalsettlementoftheDispute,theaforesaid 
interimpaymentshallbeadjustedandanybalanceamountduetobepaid 
orreturned,asthecase maybe,shallbe paid or returned with interest 
calculatedattherateof10% (tenpercent)perahnumfromthedateof 
interimpaymenttothed ateoffina\settlementofsuch bala nee. 

24.4. AdjudicationbyRegulatoryEmployer, TribunalorCommission 

I nth eeventofconstituti onofastatutory reg u \atoryEm player, tri bu nalor 
commission ,asthecasemaybe, withpowerstoadjudicate u pan Disputes 
betweentheContractorandthePBSPL,al\Disputes ar'1singaftersuch constitution 
shall, instead ofreferencetoarbitration underClause2 7. 3, be adj udicatedupo n 
bysuchregulatory authority,tribunalorcommissionin accordance with 
theApplicablelawandallreferences to Dispute Resolution 
Procedureshallbeconstruedaccordingly.Fortheavoidanceof 
doubt,thePartiesheretoagreethattheadjudicationhereunder shallnotbe final and binding 
until an appeal against such adjudication has been 
decided byanappel I atetribu na\orcourtofcom petentjurisdiction ,asthe casem aybe, or no 
such appeal has beenpreferredwithinthetimespecified intheApplicab\eLaw. 

Sh ast uctu1 

De nent Ltd. 
f FXt:CUTIVE OFFICER 

1ef Exewtp~§'9l er (PBSPL) 
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25. Force Majeure 

25.1. lf at any time, during the continuance of this contract, the performance in whole or in 
part by either party (PBSPL or Contractor) of any obligation ~nder this contract shall 
be prevented or delayed by reason of any war, hostility, act~ of public enemy, civil 
commotion, sabotage, serious loss or damage by fire, explosions, epidemics, strikes, 
lockputs or acts of God (hereinafter, referred to events} provided, notice of the 
happening of any such event is given by either party to the other within 15 days from 
the date of occurrence thereof, neither party shall by reason of such event be entitled 
to t~rminate this contract nor shall either party have any claim for damages against 
the bther in respect of such non-performance of delay in ff rformance, and works 
undj r the contract shall be resumed as soon as practicablf after such event has 
com

1
e to an end or ceased to exist, and the decision of the P~SPL as to whether the 

works have been so resumed or not shall be final and conclusive, PROVIDED 
FURTHER that if the performance in whole or in part of any obligation under this 
contract is prevented or delayed by reason of any such event for a period exceeding 
120 days, either party may at its option terminate the contract by giving notice to the 
other party. 

25.2. Deleted 

25.3. Deleted 

25.4. Deleted 

25.5. Deleted 

25.6. Deleted. 

25.7. Deleted. 

25.8. Deleted 

25.8.1 . Deleted 

25.9. Deleted. 

25.1 O. Upon the occurrence of any Force Majeure Event during the Construction 
Period, the Project Completion Schedule for and in 
respectoftheaffectedWorksshallbeextendedonadayfordaybasis 
forsuchperiodasperformanceoftheContractor'sobligationsisaffected 

oftheForceMajeureEventor itssubsistingeffects. 

r tructur~ 
. opment Corpqr tion Ltd. 
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25.11. 
I I 

TerminationNoticeforForceMajeureEvent 

lfaForceMajeureEventsu~sists foraperiodof75(seventy five)daysormpre 
withinacontinuous periodof120(onehundredandtwenty)days,either Party 
mayinitsdiscretiontermin*ethisAgreementbyissuinga TerminationNoticeto 
theotherPartywithoutbein'g liab!einanymanner whatsoever,saveasprovided 
inthisRFP ,andupon issueofspch 
TerminationNotice,thisAJreementshall,notwithstanding anythirfgto 
thecontrarycontainedhen; in,standterminatedfort.17with; provided that beforeiss~ing 
such Termination Notlce,t~eP arty intend ingtoissuet he 
T erminationNoticeshallinformtheotherPartyofsuchintention 
grant 15(fifteen) d aysti metomakearepresentation, a ndmayafterth e 
such1 5(fifteen) daysperiod,whetheror not it ism 
representation ,initssolediscretionissuethe Termination Notice. 

receiptof 

and 
expiryof 

such 

25.12. Termination Payment for Force Majeure Event 

25 .12.1 . If the Contract is terminated due to occurrence of Force Majeure event as stated 
above, the PBS PL shall issue a certificate for the value of the work done, the reasonable 
cost of removal of Equipment, repatriation of the Contractor's personnel employed solely 
on the Works, and the Contractor's costs of protecting and securing the Works and less 
advance payments received up to the date of the certificate, less other recoveries due in 
terms of the Contract, and less taxes due to be deducted at source as per applicable law. 
The Contractor shall have no claim to any payment of compensation or otherwise, 
howsoever on account of any profit or advantage which he might have derived from the 
execution of the work in full but which he did not derive in consequence determination of 
contract. 

25.1 2.2. Provided thatintheeventTerminationoccursduringtheMaintenance Period, the 
PBSPL's Engineer shall only determine the value of 
WorksassociatedwithMaintenance. 

25.1 2.3. If Termination is on account of an Indirect Political Event, the 
TerminationPaymentshallinclLide: 

A) any sums due and payable under Termination clauses of this Contract. 

; and 

B) thereasonablecost,asdetermiriedbythePBSPL'sEngineer, ofthePlantand 
Materialsprocuredby the Contractorand 

ferredtothePBSPLforuseihConstruction or Maintenance,only ifsuch 
ndMaterials areinconformity withtheSpeclficationsand Standards; 

~ h,lstl Infra ,u,t~" ~IVE OFFICER 
evejopment Cor oration Ltd. Chief Executiv~L(PBSPL} 

:;qg 

) 
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25.13. 

25.14. 

I I 

Provided thatlntheeve ntT ermi natio noccu rsd uringtheMa int en an ce Period, the 
PBSPL's Engineer shall only determine • thevalue of 
Worksassoci atedwith Mal nte na nee. 

Dispute resolution 1 

I 

lntheeventthatthePartiedareunableto agreeingoodfaithaboutthe 
occurrence.orexistenceotaForceMajeureEvent, suchDispute shall be 
fi na l!ysettled i naccordan cewiththe Dispute Resol utionP raced ure; 

I 
providedthattheburdenofproofastotheoccurrenceorexistenceof 
suchForceMajeureEventshallbeupontheParty claimingreliefand/or 
excuseonaccountofsuch ForceMajeureEvent. 

Excuse from perlormance of obligations 

lftheAffectedPartyisrenderedwholly orpartiallyu nabletoperformits obligations 
underthisAgreementbecauseofaF orceMajeu re Event, it s hal I 
beexcusedfromperformanceofsuchofitsobligationstothe extentitisunable 
toperformonaccountofsuchForceMajeureEvent; providedthat: 

(a) theSuspension ofperformanceshallbeof no greaterscopeand of 
nolongerduration thanisreasonablyrequiredbytheF orce MajeureEvent; 

(b) tt1eAffectedPartyshaMmakeallreasonableefforts tomitigateor 
o utofo rasaresultotth e 

suchForceMajeureEventandtocure 
limitd amagetotheotherPartyarisi ng 
existenceoroccurrenceof 
thesamewithdue diligence; and 

( c) whentheAffectedPartyisabletoresumeperforrnanceofits obligations 
~nderthisAgreernent,itshaligiVetotheotherParty notice 
toth ateffectand sh a! I promptlyresu meperforma nceof itso bligationsh ereu nder. 

26. Indemnify: 

26.1. The Contractor shall indemnify and protect the PBSPLand nominated 

. 

staff including project management consultant/ CEO PBSPLs Nominated 
Engineer/PBSPLs Representative while performing the scope of services of this 
project on all accounts from al! aspects including but not limited to the following: 

~ 
Shristi In ctur~ / 
Development CorpoU t ion Ltd. 

~ 
O:ffl:~ EXcCUTIVE OFFlCE::R 

Chief Execut~~~rr (PBSPL) 
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26.1.1 . Against all claims made and liabilities incurred under Workmen's Compensaf1ons Act, 
the Factories Act and the Payment of1Wages Act ~nd rules made thereunder from 
time to time or under any other labour and Industrial legislation made from time to 
time. 

26.1.2. tn case any action is taken against the PBSPL by the competent authority on account 
of contravention of any of the provisions of any Act or rules made thereunder, 
regulation or notifications including amendment. If Jthe PBS PL is caused to pay or 
reimburse, such amounts as may be necessary t9 cause or observe, or for non­
observance of the prov·1sions stipulated in the r atifications/bye laws/Acts/Rules/ 
regulations including amendments, if any, on the pPrt of the Contractor, the PBSPL 
shall have the right_ to deduct any money due to the_~bontractor inclucling his amount of 
performance security. The PBSPL shall also have n ht to recover from the Contractor 
any sum required or estimated to be required for aking good the loss or damage 
suffered by the PBSPL. 

26.1.3. In respect of; (a) bodily injury, sickness, disease or death, of any person whatsoever 
arising out of or in the course of or by reason of the Contractor's design , the 
execution and completion of the Works and the remedying of any defects, unless 
attributable to any negligence, willful act or breach of the Contract by the PBSPL, and 
nominated staff including project management consultant and (b) dary,age to or loss of 
any property, real or personal (other than the Works), to the extent that such damage 
or loss arises out of or in the course of or by reason of the Contractor's design , the 
execution and completion of the Works and the remedy'ing of any defects, unless and 
to the extent that any such damage or loss is attributable to any negligence, willful act 
or breach of the Contract by the PBSPL, and nominated staff including project 
management consultant, or anyone directly or indirectly employed by any of them. 

26.1.4. Against any claim of subcontractor. 

26.1.5. Against any claim for infringement of patent in respect of any equipment, machine, 
plant, work or thing used or supplied by the contractor under this contract or in respect 
of any method of using or design or working by the PBSPL of such equipment 
machine, plant, work or thing. The Contractor shall indemnify and save harmless the 
PBSPL and nominated staff including project management consultant from and 
against all actions, suit proceedings, losses, costs, damages, claims, and demands of 
every nature and description brought or recovered against the PBSPL and nominated 
staff including project management consultant by reason of any act or omission of the 
contractor, his agents or employees, in the execution of the works or in his guarding 
the same. All sums payable by way of compensation under any of these conditions 
shall be considered as reasonable compensation to be applied to the actual loss or 
damage sustained, and whether or not any damage shall have been sustained. 
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27. Termination for Contractor Default 

27.1 . 
I I 
In the event that any of the defaults specified below shall have occurred, (the 
"Contractor Default"), unless the default has occurred as a result of any breach of 
the Agreement by the PBSPL or due to Force Majeure. Thk defaults referred to herein 
shall include the following: 

a) The Contractor fails to provide, extend or replenistt, as the case may be, the 
Performance Security in accordance with the Conditions of Contract; 

b. The Contractor abandons or manifests intention toi' bandon the construction of 
the Project without the prior written consent of the BSPL; 

c. The ,Contractor stops Works for 30 (thirty) days w thout reflecting the same in 
the current programme and such stoppage has ot been authorized by the 
PBSPL 

d. The .Contractor fails to rectify any Defect, the non-rectification of which shall 
have a Material Adverse Effect on the Project, within the time specified in this 
Agreement or as directed by the PBSPL or CEO PBSPLs Nominated Engineer 
or PBSPLs Representative; 

e. The Contractor subcontracts the Works or any part hereof in violation of this 
Ag~eement or assigns any part of the Works without the prior approval of the 
PBSPL; 

f. The Contractor creates any Encumbrance in breach of this Agreement; 

g. An execution levied on any of the assets of the Contractor has caused a 
Material Adverse Effect; 

h. The Contractor is adjudged bankrupt or insolvent, or if a trustee or receiver is 
appointed for the Contractor or for the whole or material part of its assets that 
has a material bearing on the Project 

27.2. Without prejudice to any other rights or remedies which the PBSPL may have under 
this Contract, upon occurrence of a Contractor Default, the PBSPL shall be entitled to 
tenminate this Agreement/Contract in full or part by issuing a Termination Notice to the 
Contractor; provided that before issuing the Termination Notice, the PBSPL shall by a 
notice inform the Contractor of its intention to issue such Termination Notice and 
grant 15 (fifteen) days to the Contractor to make a representation, and may after the 
expiry of such 15 (fifteen) days, whether or not it is in receipt of such 
representation, issue the Termination Notice. 

27.3. After termination of this Agreement for Contractor Default, the PBSPL may complete 
the Works and/or procure its completion through any other entity. The PBSPL and 
such entity may, for this purpose, use any Materials, Plant and equipment, 
Contractor's documents and other design documents made by or on behalf of the 
Contractor. 

27.4. Pa ment u on Termination (due to contractor's default) 

.. 
°A ' 
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The Contractor shall l,ave no claim to compensation for any loss sustained by him by 
reason of his having ~urchased or procured any materials ·or; entered intp any 
commitments or made any advances on account of or with a view to the execution of the 
works or the performanc7 of the contract and Contractor shall not be entitled to rec?ver or 
be paid any sum for any work thereto for actually performed under the contract l.mless 
and until the PBSPL shall have certified the performance of such work and the value 
payable in respect theredf and the Contractor sha\\ only be entitled to be paid the va\ue so 
certified. • [ 

I 
28. Termination for PBSPL\s convenience ! 

' i j 

The PBSPL shall b~ entitled to determine and terminate the contract at any time 
should, in the PBSPL's opinion, the cessation of wo~k becomes necessary o{ving to 
paucity of funds or from any other cause whatever, in which case the value of 
approved materials at site and of work done to date by the Contractor wi!\ be paid for 
in full as per the contract. Notice in writing from the PBSPL of such determination 
and the reasons therefor sha\\ be conclusive evidence thereof. 

28.1. Payment upon Termination due to PBSPL's Convenience 
lf the Contract is terminated at the PBSPL convenience, the PBSPUPBSPL's 
representative shall issue a certificate for the value of the work done, the reasonable 
cost of removal of Equipment, repatriation of the Contractor's personnel employed 
solely on the Works,and the Contractor's costs of protecting and securing the Works 
and less advance payments received up to the date of the certificate, less other 
recoveries due in terms of the Contract. The Contractor shall have no claim to any 
payment of compensation or otherwise,howsoever on account of any profit or 
advantage which he might have derived from the execution of the work in full but 
which he did not derive in consequence determination of contract. 

29. Completion Certificate and Completion Plans 

Within ten days of the completion of the work the contractor shall give notice of such 
completion to the PBSPL/PBSPL's Engineer/ PBSPL Representative and within 
fifteen days of the receipt of such notice, the PBSPUPBSPL's Engineer/ PBSPL 
Representative shall inspect the work and if there is no defect in the work, shall 
furnish-the contractor with a Completion Certificate, otherwise a provisional certificate 
of physical completion indicating defects (a) to be rectified by the contractor and/or (b) 
for which payment will be made at reduced rates, shall be issued. 

But no final completion certificate shall be issued, nor shall the work be considered to 
be complete until the contractor shall have removed from the premises on which the 
work shall be executed all scaffolding, surplus materials, rubbish and all huts and 
~~m~r1rangements required for his/their workpeople on ~he site in connection with 
~~~~!ltal, of the works as shall have been erected or constructed by the 

~ 

~ 
~ 

; ~ 
~ ~ 
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contractor(s) and cleaned off the dirt from all wood work, doors, windows, walls, floor 
or other parts iof the .buildini;i, in, upon, or about which the work is to be executed or c:if 
which he may have had possession for the purpose of the execution, thereof, and not 
until the work shall have been measured by the PBSPUPBSPL's Nominate~ 
Engineer. If the contractor shall fail to comply with the requirements of this Clause as 
to removal of scaffolding, ,surplus materials and rubbish and all huts and sanitary 

I 
arrangements as aforesaid and cleaning off din on or before the date fixed for tht 
completion of worl<, the P~SPL may at tl1e exJJ!:mse of the contractor remove sucp 
scaffolding, .surplus materi~ls and rubbish etc., and dispose of the same as he think~ 
fit and clean off such dirt as aforesaid, and the contractor shall have no claim ip 
respect of scaffolding or ~L rplus materials as aforesaid except for any sum actually 
realized by the sale thereof I 
The final bill shall be subrrlitted by the contractor in the same manner as specified ih 
interim bills within two months of physical completion of the work or within one month 
of the date of the final Completion Certificate furnished oy the PBSPL whichever is 
earlier. No further claims shall be made by the contractor after submission of the final 
bill and these shall be deemed to have been waived and extinguished. Payments of 
those items of the bill in respect of whlch there is no dispute and of items in dispute, 
for quantities and rates as approved by PBSPL, will, as far as possible be made by 
PBSPL within the period specified herein under, the period being reckoned from the 
date of receipt of the bill by the PBSPL. 

30. Change of Scope 

30.1. The Authonty may, ·notwithstanding anything to the contrary contained in this 
Agreement, require the Contractor to make modifications or alterations to the Works 
("Change of Scope") before the issue of the Completion Certificate either by giving an 
instruction o-r by requesting the Contractor to submit a proposal for Change of Scope 
involving additional cost or reduction in cost Any such Change of Scope shall be 
made and valued in accordance with the provisions of clause 32. 

30.2. Change of Scope shall mean: 

30.2.1. Change in specifications_ of any item of Works; 

30.2.2. Omission of any work from the Scope of the Project except due to non-availability of 
land or clearance; provided that, the PBSPU Authority shall not omit any work under 
this Clause in order to get it executed by any other entity; or 

CHTEF EXt:CUTIVE OFFIGE.R 
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30.3. tf the Contractor determines at anf time that a ~hange of Scope will, if adopted, 

(i) accelerate completion, (ii) reduce the cost to the Authority of executing, maintaining 
or operating the Project, (iii) improve the efficiency or value to the Authority of the 
completed Project, or (iv) otherwise be of benefit to, the Authority/PBSPL, it shall 

I 

prepare proposal with relevant details at its own cost. The Contractor shall submit such 
proposal, supported with the relevant details including the amount of reduction in 
the Contract Price, if any, to the Authority to consid~l r s_uch Change of Scope. The 
Authority shall, within 15 (fifteen) days of receipt of such proposal, either accept 
such Change of Scope with modifications, if any, a d initiate proceedings therefor 
in accordance with Clause 32 or reject the propos"' and inform the Contractor 
of its decision. For the avoidance of doubt, the Pa1ies agree that the Contractor shall 
not undertake any Change of Scope without a Change of Scope Order being issued 
by the Authority, save and except any Works necessary for meeting any Emergency 

30.4. Procedure for Change of Scope 

30.4.1. ln the event of the Authority determining that a Change of Scope is necessary, it may 
direct the PBSPL's Engineer/ Representative to issue to the Contractor a notice 
specifying in 
reasonable detail the works and services contemplated thereunder (the ''Change of 
Scope Notice"). 

30.4.2. Upon receipt of a Change of Scope Notice, the Contractor shall, with due diligence, 
provide to the PBSPL and the PBSPL'sEngineer such information as is 
necessary, together with preliminary documentation in support of: 

a) the impact, if any, which the Change of Scope is likely to have on the 
Project Completion Schedule if the works or services are required to be 
carried out during the Construction Period; and 

b) the options for implementing the proposed Change of Scope and the effect, if 
any, each such option would have on the costs and time thereof, including 
the following details: 

c) break down of the quantities, unit rates and cost for different items of work; 

d) proposed design for the Change of Scope; and proposed modifications, if 
any, to the Project Completion Schedule of the Project. For the avoidance of 
doubt, the Parties expressly agree that, subject to the provisions of Clause 
32, the Contract Price shall be increased or decreased, as the case may be, 
on account of Change of Scope. 

~ 
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30.5. The Contractor's proposal for the Change of Scope shall be 
determined in accordance with the following sequencer 

a) State SOR, if any, and such rates shall be indexed with reference to the WPI 
once every year at the commencement of tl19 financial year, with the base 
being the month and year of the publication of \he said schedule of rates. 

b) Analysis of Delhi Schedule of Rates issued by ? PWD; 

c) Analysis issued by MORTH and such rates shall be indexed with reference to 
the WPI once every year at the commencemE\nt of the financial year, with the 
base being the month and year of the publicati~m of the said schedule of rates. 

d) Prevailing market rates as determined in accordance with Good Industry 
Practice with an additional element of 15% towards Overheads and Profit of 
the Contractor. 

30.5.1. However, final cost shall be determined as reasonable by the PBSPL as deemed fit. 
The contractor is bound to carry out the work at above rates/cost. 

30.6. Upon reaching an agreement, the PBSPL shall issue an order (the "Changeof 
Scope Order") requiring the Contractor to proceed with the performancethereof. 
In the event that the Parties are unable to agree, the Authority may: 

i} issu~ a Change of Scope Order requiring the Contractor to proceed 
with the performance thereof at the rates and conditions approved 
by the PBS PL till the matter is resolved in accordance with 
clause 22 dispute ; or 

ii) proceed in accordance with Clause 32. 

30.7. The provisions of this Agreement, insofar as they relate to Works and Tests, shall 
apply mutatis mutandis to the works undertaken by the Contractor under clause 32. 

30.8. Payment for Change of Scope 

Payment for Change of Scope shall be made in accordance with the payment 
schedule specified in the Change of Scope Order. 

30.9. Restrictions on Change of Scope 

30.9.1. No Change of Scope shall be executed unless the PBSPL has issued the Change of 
Scope Order save and except any Works necessary for meeting any Emergency. 

30.9.2. Unless the Parties mutually agree to the contrary, the total value of all Change of 
~~~;}{:ders shall not exceed 10% (Ten percent) of the Contract Price. 

-~~,1"" ' ~/ -~ .,., 
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30.9.3. Notwithstanding ~nything to the contrary to clause 32, no change arising frQm 
any default of the Contractor in the performance of its obligations under this 
Agreement shall be deemed to be Change of Scope and shall not result in any 
adjustment of thJ Contract Pric:,e orthe Project Completion Schedule. I 

30.10. Power of the PBf PL to undertake works 

30.10.1. The decision of PBS PL as to what constitutes proposed change of scope' order shall 
be final and con ractor is bound to carry out/execute the work at the rate/cbst fixed by 
PBSPL. f 

I 
30 .10.2. lntheeventtheRartiesareunab\etoagreetotheproposedChangeof ! 

ScopeOrdersi naccordancewithC la use32 .2, theP BS P Lmay, after givi ngnotice 
totheContractorandcon sidering \tsreplythe reto, award suet-, Worksorservices to 
anypersononthe basisofopencompetitive biddingforunder:taking the additional 
work;providedthat the Contractorshall have the option of matching thefirstranked Bid 
intermsoftheselection criteria,subjectto' paymentof 2%(twopercent) of the Bid 
amount to the PBSPL, and thereuponsecuring theawardofsuch Works 
orservices. F ortheavoidance of doubt, 
itisagreedthattheContractorshall beentitledtoexercises u ch option only 
ifithasparticipatedinthebiddingprocessandits Bid doesnot exceed thefirstranked Bid 
bymore than 1 0o/o{tenpercent)thereof. It is also agreed that the Contractor shall 
provide assistance and cooperation 
toth epersonwh ou ndertakestheWorksorservices hereunder buts hall notberesponsible 
f orrect ification of anyDefectsand/or Maintenance ofW orkscarriedoutbyotherage ncies. 

30.10.3. The works undertaken in accordance with the clause 32 shall conform to the 
Specifications and Standards and shall be carried out in a manner that minimizes 
disruption to the Project. The provisions of this Agreement, insofar a·s they relate to 
Works and Tests, shall apply mutatis mutandis to the works carried out undair this 
Clause 32. 

31. OtherProvisions 
31.1. The Contractor is to set out the whole of the works in conjunction with authorized 

representative of PBSPL and during the progress of the works, to amend on the 
requisition of the PBSPL any errors which may arise therein and provide all the 
necessary labors, and materials for so doing. The Contractor(s) is/are to provide all 
plant, labor and materials which may be necessary and requisite for the works. All the 
materials and workmanship are to be the best of their respective kinds. The 
Contractor(s) is/are to leave the works in all aspects clean and perfect at the 
completion thereof. 

31.2. The Contractor shall be responsible for any damage caused to existing 
infrastructure/buildings etc. Upon request from PBSPL or by himself shall restore the 

s at his own cost to the satisfaction of the PBSPL. 

406 
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31.3. The PBSPL / Its Authorized Representative is to have at all times access to the works 
which are to be entire!~ under his control. He may require the Contl'actor(s) to dismiss 
any person •in the Contractor (s) employ upon the works that may be incompetent or 
misconduct him and the Contractor (s) is/are forthwith to comply with ,such 

I I 

requirements. . 
31 .4. The Contractor cannot vary or deviate from the approved drawings or specifications or 

whatsoever unless upon the PBSPL to be sufficiently shown by any order in writing by 
' ' any plan or drawings expressly given and signed by him as extra or variation :or by 

any subsequent writtel) approval signed by him. 
31.5. In case any item/work is not executed as per the drawings, designs, estimate~ and 

/orspecifications (as p,er the agreement executed) the same shall be deducte~ and 
recovered fromthe Co~tractor at prevailing market rates or at par with schedule tjf rate 
as applicable at the ti1e of execution. j 

31.6. All soft and hard copies of the Drawings & Designs submitted by Contractors shall be 
property of PBSPL. 

31.7. Removal of unsuitable or undesirable employees of Contractor: The Contractor shall, 
on receipt or the requisition form the PBSPL at once remove any person employed by 
him on the work who in the opinlon of PBSPL is unsuitable or undesirable. 

31.8. The Contractor has to strictly adhere to the instructions provided by the PBSPL/ 
'PBSPL's Authorized Representative/PBSPL's Engineer from time to time. The 
contractor shall rectify bad workmanship works within the stipulated time provided by 
the PBSPL. The PBSPL has the right to dismantle the works which according to him is 
not complying with the drawings and standards. The Contractor upon receiving such 
instrnction s\1all either rectify the defect or dismantle the structure at his own cost. 

31.9. All work materials brought and left upon the ground by the Contractor(s) or his/their 
orders for the purpose of forming part of the works are to be considered to be the 
property of 'the PBSPL and the same are not to be removed or taken away by the 
Contractors or any other person without the special license and consent in writing of 
the PBSPL. PBSPL is not to be in any way answerable for any loss or damage which 
may happen to or in respect of any such work or materials either by the same being 
lost or stolen or injured by weather or otherwise. 

31. 10. The PBSPL has full power to require the removal from the premises/Project area of all 
materials which, in his opinion, are not in accordance with the specification and in 
case of default, the PBSPL is to be at liberty to employ other persons to remove the 
same without being answerable or accountable for any loss or damage that may 
happen or arise to such materials. The PBSPL is also to have full power to substitute 
other improper materials to be substituted and in case of default, the PBSPL may 
cause the same to be supplied and all costs which may arise due to such removal and 
substitution are to be borne by the Contractor. . 

31 .11. If in the opinion of the PBSPL, any of the works, are executed with 
improper/Inferior materials or defective workmanship, the Contractor(s) is/are, when 
required by the PBSPL forthwith to re-execute the same and to substitute proper 
materials and· workmanship and ln case of default of the Contractar(s) in so doing 
within a week the PBSPL is to have full power to employ other persons/agency to re­
execute the work and the cost thereof shall be borne by the ·contractor(s). 

31.1 2. From the Commencement of the work to the completion of the same, the site and the 
.,.)l!!ffl~~ere upon are to be under the Contractor(s) charge. The Contractor is 
~ ...... Lo,o~ 

~ 
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~ 
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to be held responsible for and to make good all injuries, damages and repairs 
occasioned or rendered necessary to the same by fire or other causes and they are to 
hold the PBSPL harmless from any clairAs for injuries to persons or for structural 
damage to property happening from any neglect, default, want of proper care or 
misconduct on the part of the Contractor(t;) or of any one in his/their employment 
during the execution of the works. 1 

31.13. In the event of a national emergency, civil commotion, pandemic or any other 
circumstances as deemed as emergency ~y the PBSPL, the PBSPL may take over 
the performance of any or all the obligations of the Contractor to the extent deemed 
necessary by it, and exercise such con;ol over the Project Works or give such 
directions to the Contractor as may be de med necessary; provided that the exercise 
of such overriding powers by the PBSPL s all be of no greater scope and of no longer 
duration than is reasonably required in thi circumstances which caused the exercise 
of such overriding power by the PBSPL.

1 
For the avoidance of doubt, it is 

agreed that the consequences of such action shall be dealt in accordance 
with the provisions of respective clause of Force Majeure. !t is also agreed that 
the Contractor shall comply with ·such instructions as the PBSPL and shall provide 
assistance and cooperation to the PBSPL, on a best effort basis, for performance of 
its obligations hereunder. 

31.14. In case of any variation between RFP & Agreement the condition of RFP may be 
treated as Final. 
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ADDENDUM NO. 01 DATED 15-01-2021 

PRE-910 QUERIES 
Name of Work: Design, Construction, Testing, Commissioning of Potable Water S~pply Network and Sewerage Collection Systems including SewaEe Treatment 
Plant with .issOCiilted works for ABO Area on EPC Basis includi<Jg S year of Operation a nd Maintenance at Port Bla.ir, 

e-Tendcr ID No.: 2020_PM,BC_1536_ 1 , Reference No. 04/CEO/PBSPL/2020-21 

~eren~ to Teftder Qocumems 

Parag""ph o~ Ql~us'e No, P.age No. 

1TB Sub Clause 3.2 10 

• Addendum No. 01 dated 15-01-2021 

Devel~ Co 

·-
Amencfmen,t t~ fl:le Ten~r Do9umenfs, 

Delete the Following Lines 
B\ds from consortium are Not Allowed. 
REPLACE WITH the Following 
A Bidder may be a fim1 that is R Single Entity/Sole Bidder or any 
combinntion o f such entities in the form of a joint venture (JV)/ 
Consor1111m under an exis ting a!rt:ement or with the intent to en1er 
into s.ui:11 an agreement supported by JV agreement. ln the case of a 
JV/ Consorti11m: 

(a)The N11mber of JV/Consortium members shall not be more thm 
three, including the lead Member 

(b) All members shall be jointly and severally liable for the execu!ion 
of the Contract in accordance with the Contract terms, and 
the JV I Consortium shall nomina1e a Representative from the lead 
member of the JV/Consortium who shall have the authority to 
conduct all business for and on behalf of any and all the members 
of the JV IO:J11sortium during the bidding process and in the event 
tile JV/CO/l$OltiUm is awarckd the Cot1uact. during Contr1i;t 
execution. 

Page 1 of 15 
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ADDENDUM NO. 01 DATED 15-01-2021 

2 Section 3 
QUALIFYING 

CRITERIA 

Anexxure-1-QUALIFYING 
CRITERIA 

3 Section -3-
Qualification 

: Addendum No. 01 dated 15-01-2021 

~ I 
n,\)I "»1'.'7 

~, / ~ 

risti Infra tr,ucture 

Form F-9 

~ Va ~ ~/ ) 

Dev~lbpment Corpo1ation ltd. 

(c) The lead partoer must have minimum 51% share io the proposed 
JV/ Consattlum. 

{d) Other member share shall not be less than 20% share in the 
proposed JV/ Consomum. 

{c) The lcml partner share con never be below 51 ¾ both during 
Construction es well as during O&M period. 

(0 In the event lhe lend par1ncr of the JV /Consollilll11 undergoes 
ownership Chilnge dnc to Merger and Acquisitinn. the oew entity 
so formed shall continue to hold 51°'1. share in the JV/ Consorwm 
till the completion ofO&M period_ 

(g) T he lead partner cannot sell or sublet or pledge itS shore to any 
new entity or the balance partners till the completion of 0&1\1 
period. 

(h) The Lead Partner shall be authorized to incur liabilities and 
receive ins tructions for llimsclfns well as other partner ofth<: Joint 
Venture and the entire execution of the Contract inchuling 
pnyment ~hall be done e,cclusively with the Lead Partner 

Page 2- Refer Annexure-1 to this Addendum. 
16 

37 Refer Annexure-11 to this Addendum 
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ADDENDUM NO. 01 DATED 15--01-2021 

Information 

4 1TB 

Format for JV/ Consortium 
Agreement 

Sub Clause 28.4 
Evaluation and 

Comparison of Bids 

: Addendum No. 01 dated 15-01-2021 

18 Delete the Following Lines 

If the bid of the lowest Bidder contains some/any of the major 
BOQ Items/Head which are unrealistically priced low/high and 
which cannot be substantlated satisfactorily by the bidder. 
ASCL reserves the right to negotiate with the lowest bidder ,o 
correct the unrealistic priced BOO/head without changing the 
overall quoted bld price. If the Bidder does not accept the 
realistic price or such BOO/Head, the Bid will be rejected, and 
the Bid security may be forfeited in accordance with Sub -
Clause 16.6. ASCL decision in this regard will be final and 
binding on the bidder. 
REPLACE with the following words 
If the bid of the lowest Bidder contains some/any of the major 
BOO Items/Head which are unreallstically priced low/high and 
which cannot be substantiated satisfactorily by the bidder, 
PBSPL reserves the right to negotiate with the lowest bidder to 
correct the unrealistic priced BOO/head without changing the 
overall quoted bid price. If the Bidder does not accept the 
realistic price of such BOQ/Head, the Bid will be rejected, and 
the Bid securit ma be forfeited in accordance with Sub -

Page 3 of 15 
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ADDENDUM NO. 01 DATED 15-01-2021 

5 Section 4 
Conditions of 

Contract 

Clause 7 
Security Deposit 
Sub Clause 7.',3. 

: Addendum !llo. 01 dated 15'-01-2021 

_;~r.)l~ -0 c< ..v ::, 
Shristi Infra ructurf 
Oeve~~~~, a~ion Ltd. 

Clause 15.6. PBSPL decision in this regard wm be final and 
binding on the bidder. 

Page no Delete the Words as below 
4 The Balance 50% of the Security Deposit shall be returned to 

the Contractor within 60 (sixty) days of the expiry of the O&M 
Period. Notwithstanding the aforesaid. the Parties agree that 
the PBSPL shall not be obliged to release the Performance 
Security until all units/equipment's of the Proi_ecl area are 
returned back lo lhe PBS PL In working conditions meeting all 
required quality outputs. However, the Contractor may request 
through a written request for release of the said 50% Security 
amount after the OLP, by submitting a Bank Guarantee of an 
amount of 110% of the said Security Deposit. 

REPLACE with the following words 
The Balance 50% of the Security Deposit shall be returned to 
the Contractor within 60 (sixty) days of the expiry of the O&M 
Period. Notwithstanding the aforesaid, the Parties agree that 
the PBSPL shall not be obliged to release the Performance 
Security until all units/equipment's of the Project area are 
returned back to the PBS PL In working conditions meeting all 
required quallty outputs. 
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6 

7 

8 

Section 4 
Conditions of 

Contract 

Section 4 
Conditions of 

Contract 

Section-4 
Conditions of 

Contract 

ADDENDUM NO. 01 DATED 15-01-2021 

Clause 7 Security Deposit Page no Add the following as new sub clause 7.4 below Sub clause 

Clause: 22.3 

17.2 

4 7.3 to Clause 7 Securit y Deposit 
The Contractor may, upon furnishing an irrevocable and 
unconditional Bank guarantee and valid for 60 days beyond the 
end of O&M Period, require the Employer to refund the 
Security Deposit deducted by the Employer under L'le 
provisions or Clause 7.1. Provided that the refund hereunder 
shall be made in tranches of not less than 2% (two per cent) of 
the Final Agreed Contract Price. 

Page 30 Delete the Words as below 

14 

No interim certificate shall be less than 5% of the Contract 
Price. 
REPLACE with the following words 
No interim certificate shall be less than 2% of the Contract 
Price. 

Delete the words 
Shifting of obstructing utilities 

: Addendum No. 01 dated 15-01-2021 Page 5 of 15 
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ADDENDUM NO. 01 DATED 15..()1-2021 

~1 pocut • • "'· 
. .,, .. J.,. J 

. fl o.r,C.~!,t 

: Addend urn No. o 1 dated 15--01-2021 

The Conlraclor shall, in accordance with Applicable Laws and 
with assistance of the PBSPL. cause shifting of any utility 
(including electric lines, water pipes and telephone cables) to 
an appropriate location or alignment, if such utility or 
obstruction adversely affects the execution of Works or 
Maintenance of the Project Works in accordance with this 
Agreement. The actual cost of such shifting, as approved and 
communicated by the entity owning the utility, shall be paid by 
the Contractor and reimbursed by the PBSPL to the 
Contractor. Contractor need to plan to execute the wor11 within 
the lime schedule considering all utility shifting if required. 
Dismantling and removal of existing utilities including power 
distribution lines which are not to be shifted/relocated shall be 
part of the scope of works under the contract and shall be 
included in the Contract Price. The material so dismantled shall 
be property of the PBS PL and shall be handed over the PBSPL 

REPLACE with the words 
Shifting of obstructing utilities 

The Contractor shall, in accordance with Applicable Laws and 
with assistance of the PBSPL, cause shifting of any utility 
(including electric lines, water pipes and telephone cables) to 
an a ro riate location or ali nment. if such utill • or 
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9 Section-4 
Conditions of 

Contract 

1 O Appendix B \U-
Sewage Treatment 

Plant 

: Addendum No. 01 dated 15-01-2021 

ADDENDUM NO. 01 DATED 15~01-2021 

22.2 

Clause 1.1. 

obstruction adversely affects the execution of Works or 
Maintenance of the Project Works in accordance with this 
Agreement. The cost of such shifting shall be paid by the 
Contractor and deemed to be included in the Price Bid and 
no extra Cost for same shall be payable. Contractor need to 
p\an to execute the work within the time schedule considering 
all utility shifting if required. 
Dismantling and removal of existing utilities including power­
distribution lines which are not to be shifted/relocated shall be 
part of the scope of works under the contract and shall be 
included in the Contract Price. The material so dismantled shall 
be property of the PBSPL and shall be handed over the PBS PL 

27 Kindly Delete the sub clause 22.2. 

Replace with the Sub clause 22.2 and 22.2.1. as per 
Anne:11ure-lll to this Addendum. 

Page 27 Delete the words Sewerage collected will be treated at 
Sewerage Treatment plant based on SBR technology including 
Tertiary Treatment of capacity of 10 MLD. 

And 
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11 Appendix B Ill­
Sewage Treatment 

Plant 

: Addeodum No. 01 dated 1 s-01-2021 

ADDENDUM NO. 01 DATED 15-01-2021 

i:fme~_ 

Clause 1.1. 

Replace with Sewerage collected wi!I be treated at Sewerage 
Treatment plant based on any technology including Tertiary 
Treatment of capacity of 10 MLD, to meet the called treated 
Sewage Output as per Bid Conditions. The Plant shall be fully 
automated through Control Room SCADNPLC operations with 
all valves automated and all Blowers & all Pumps with VFD. 
VFD shall be inclusive for any stand by units also. The Inlet 
and Outlet quality should be measured on real time on line 
basis. All other quality assessment shall also be on line. The 
cost of same to be included in the Price Bid and no Extra cost 
shall be payable. 

Page 44 A DD the Below Clause after 1.12 
Sub Clause 1.12 A 
A Treated Waler storage tank of 4 hrs storage capacity with 
Pump House to house min 3 nos of Horizontal Centrifugal 
Pumps 2W+1 s· to Pump 1 o MLD of water To Port along with 
with DI K-7 piping upto Port for 10 Km including all specials as 
required. The cost of same to be included in the Price Bid and 
no extra cost shall be payable. 
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ADDENDUM NO. 01 DATED 15-01-2021 

12 

13 

14 

Appendix B Ill- Treated Sewage Quality 
Sewage Treatment 

Plant 

General 

CIVIL 
SPECIF1CA TIONS­
GENERAL ITEMS 

Scope of Wort & 
Technical Specifications 

: Addendum No. 01 dated 15-01-2021 

~ -T J . :, 
~ 

,' t 
-i lnfr S!Fuct' e 

De~effiprnent Cbrp-oration Ltd . 

30 Kindly Delete the Column of Treated Sewage Quality in the 
Table and add the below lines 

The Treated Sewage after Tertiary Treatment shall follow 
Table 7.19 of CPHEEO Sewage Manual for Non-Contact 
Impoundments. 

ADD the Following 
Attached is the CD chart purely for Tender purpose. 
This is EPC contract. The contractor shall carry out soil 
investigation for preparation of detailed design. 

Page no DELETE the following 
55 PCC grade M15 - Plinth protection. screed concrete. 

foundation below masonry walls, encasing of underground 
pipes & conduits, ground floor at plinth level, toilet, rest room, 
etc. The thickness shall not be less·than 100 mm 

REPLACE WITH FOLLOWING 
PCC grade M20 - Plinth protection, scrE!ed concrete, 
foundation below masonry walls, encasing of underground 
pipes & conduits, ground floor at plinth level, toilet, rest room, 
etc. The thickness shall not be less than 100 mm. All 
Manholes, Drains, Buildin s, Water Retainin Structures, 
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ADDENDUM NO. 01 DATED 15,01-2021 

15 SCHEDULE 8-1: 
Scope of Work & 

Technical 
Specificatlons 

DESIGING, PROVIDING, 9 
LAYING, JOINTING, Table 2 

TESTING AND 

COMMISSIONING OF 
PRESSURIZED POTABLE 
WATER SYSTEM OF DI 

K-7 PIPES 
ALONG WITH VALVES, 

FITTINGS ETC. AND 
RESERV!OUR AND 
PUMPING STATION 

AS REQUIRED 

: Addendum No. 01 dated 15-01-2021 

Sewage Treatment ant compete urns, ump ouse, ump 
Sump etc. shall be of minimum M30 Concrete Grade. 

DELETE the following words 
Miscellaneous: 

1. There will be manual sluice valve. Dismantling Joint, 
NRVand all related fittings for sump cum pump houses. 

2. There will be one nos. of z:ero velocity valve at Police 
Line command tank to reduce the back !\ow and 
pressure for pumps. 

REPLACE WITH the following words 
1. There will be manual sluice valve for 

des\udging/dewatering only and all other valves shall be 
automated, Dismantling Joint, NRV and all related 
fittings for sump cum pump houses. 

2. There will be zero velocity valve at Police Line 
command lank lo reduce the back flow and pressure lo r 
pumps as per bidder's design. 
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ADDENDUM NO. 01 DATED 15-01-2021 

16 SCHEDULE B-I: 
Scope of works 

Clause no 1.10 

OESIGING. PROVIDING, 
LAYING, JOINTING, 
TESTING AND 

COMMISSIONING OF 
PRESSURIZED POTABLE 
WATER SYSTEM OF DI K-7 
PIPES ALONG WITH 
VALVES, FITTINGS ETC. 
AND RESERVIOUR AND 
PUMPING STATION 
AS REQUIRED 

• Addendum No. 01 dated 15-01-2021 

r > 

Shristi Infra ud;ure 
Devel~ rporation Ltd . 

18 DELETE the following words As per CPHEEO Manual, 
distribution system should be designed/ reviewed for the 
following 
minimum residual pressures at ferrule points 

• Single story building: 7m 
• Two story building: 12m 
• Three story building: 17m 

\n this case, the system will be designed for a minimum 
residual pressure of 7 m. 

REPLACE with the Following as As per CPHEEO Manual, 
distribution system should be designed/ reviewed for the 
following minimum residual pressures at Consumer Tap point 

• Single story building: 7m 
• Two story building: 12m 
• Three story building: 17m 

However, in no case the residua\ pressure shall be less than 7 
m at Consumer Tap point. 
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ADDENDUM NO. 01 DA TED 15-01-2021 

17 

18 

SCHEDULE B-1: 
Scope of Work & 

Technical 
Specifications 

Property 
Connections 

DESIGING, PROVIDING, 
LAYING, JOINTING, 

TESTING AND 

COMMISSIONING OF 
PRESSURIZED POTABLE 
WATER SYSTEM OF DI 

K-7 PIPES 
ALONG WITH VALVES. 

FITTINGS ETC. AND 
RESERVIOUR AND 
PUMPING STATION 

AS REQUIRED 

Scope of Works 
SCHEDULE B-1: 

: Addendum No. 01 daled 1 S-01-2021 

Sub 
Clause 

1.1, 
Page 9 

ADD THE FOLLOWING IN THE SAID SUB CLAUSE 

Design & Construction of Reservoir and Pump Houses 
including all associated works but not limited to Boundary wall 
construction, Entry Gate. Lighting, Power, transformers, Panel 
room, Panels, push button etc as required by design and 
Operations. 
All Valves shall be automated except scour and Air Release 
valves. 
All Pumps shall be with Variable Speed Drives (VFD). 
Pumps shall be so selected as to have a maximum capacity of 
not less than 125% of the rated capacity. Pump sets shall be 
suitable for the required duty conditions and shall be designed 
and constructed for 24-hours' continuous duty at full load. The 
pumps shall be designed for continuous operation at any point 
of the head capacity curve between 25% and 125% of pump 
rated flow without undue vibration or overheating areas. 

The cost of same to be included in the Price Bid and no Extra 
cost shall be payable. 

Table 4 Delete the following Service pipes should be laid up to plot 
boundaries in the Project area. 
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ADDENDUM NO. 01 DA TED 15-01-2021 

19 

20 

Scope of Works 
SCHEDULE B-1: 
Scope of Works 

Scope of Works 
Appendix B 11-

Sewerage Network 

Design Parameters for 
Distribution Network 

1,15. Sewage Pumping 
Stations 

' Addendum No, 01 dated 1 !>-01-2021 

Replace with following: House service connection should be 
laid up to Property boundaries (upto eonsumer tap) in the 
Project area. 
Add the line to the said table 
All connections to the Property shall be through DI saddle and 
no ferrule connection is allowed on the distribution main. 

19 Kindly read the point 1 in table as-Minimum residual pressure 
Table at the Consumer point. 
under 

point no 
2 

25 ADD the Following point no 8 in said sub clause 
Design & Construction of Sewage Pumping Station including 
all associated works but not limited lo Boundary wall 
construction, Entry Gate, Lighting, Power, transformers, Panel 
room, Panels, push button etc as required by design and 
Operations. 
Pumps shall be so selected as to have a maximum capacity of 
not less than 125% of the rated capacity. Pump sets shall be 
suitable for the required duty conditions and shall be designed 
and constructed far 24-hours' continuous du at full load. The 
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ADDENDUM NO. 01 DATED 15-01-2021 

CIVIL 
SPECIFICATIONS­
GENERAL ITEMS 

Scope of Work & 
Technical Specifications 

Clause 1 point b 

: Addendum NQ, 01 dale<l 15-01-2021 

. entto the "fen 

pumps shall be designed for continuous operation at any point 
of the head capacity curve between 25% and 125% of pump 
rated flow without undue vibration or overheating areas. 
All Valves shall be automated except scour and Air Release 
valves. 
All Pumps shall be with Variable Speed Drives (VFD). 
The cost of same to be included In the Price Bid and no Extra 
cost shall be payable 

Page no DELETE the following 
55 For calculation purpose "Limit state Design" methods with 

crack width not exceeding 0.2 mm according to 1S:456-2000 
shall generally be adopted, except for water retaining 
structures where IS:3370 (Part l-1V) shall be referred and other 
special cases requiring design by working stress method. 
REPLACE WITH FOLLOWING 
For calculation purpose "Limit slate Design· methods with 
crack width not exceeding 0.1 mm according to IS:456-2000 
shall generally be adopted, except for water retaining 
structures where IS:3370 (Part I-IV) shall be referred and other 
special cases requiring design by working stress metho::' 
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ADDENDUM NO. 0'1 DATED 15-01-2021 

22 

23 

CIVIL 
SPEClFICATIONS­
GENERAL ITEMS 

INVITATION FOR 
BID {IFB) 

Scope of Work & 
Technical Specifications 

3.2.2.6. COARSE 
AGGREGATE oint no 7 

Point no 10 
Point no 11 
Point no 12 

: Addendum No. 01 ciated 1 ~1-2021 

-
;:)-, ~, 

• ::-. 
nf~ ructure 
pment Corporation Ltd. 

Page no Delete the Following lines 
77 Minimum M 25 grade for buildings, Manholes and Drains. 

Last Date/ Time for Bid Submission: 29.012021 
Last Date I Time of Submission of Tender Fee-29.012021 
Date of Bid Opening-29.012021 

Page 15 of 15 

Page 1096 of 1410

10943791



S e 
D ;ration Ltd. 

OtitJ---
r.,.m:F EXt:CUTIVE OFFICER 
- • Chief Exec~~'s~cer (PBSPL) 

) 

\ 

u 
u 
L, I 

u 
J 

Page 1097 of 1410

10953792



Annexure -1 

1 

1.1 

l 
QUALIFYING CRITERIA 

The evaluation of Technical Bid ~ill be based on Bidders meeting all the following 
minimum pass/faii criteria regarding their Genera!, Particular experience and 
Financial experience along with qther relevant information furnished by the Bidder: 

Qualifying Criteria/ ExperiencJ 

General j 

(i) This Bid is a National competitive bidding and open to bidders who are 
registered according to the provisions of the Compa.nies' Act 1956 or the Limited 
Liability Partnership Act 2008 or the Partnership Act 1932 or any other appropriate 
law engaged applicable for construction work or any amendments thereof. 
However, it may be noted that any "bidder from a country which shares a 
land boundary with India" will be eligible to bid in this RFP only if the bidder 
is registered with the "competent authority". 

Definition of "Bidder from a country which shares a land boundary with India" and 
"Competent authority" would be in accordance with the Office Memorandum 
number F.No. 6/18/2019-PPD dated 23rd July 2020 issued by Ministry of Finance, 
Department of Expenditure, Public Procurement division, Government of India. A 
copy of Office Memorandum is attached for bidder's reference. 

JV is allowed upto Three Members including the Lead Bidder 

1.2. Particular Construction Experience 

i. Experience of Design, Build & Commissioning, of at least ONE Sewage Treatment 
Plant (STP) having any technology of minimum capacity 8 MLD in One Single 
Contract/Project during the last 7 years 

u. Experience of Design, Build & Commissioning, of at least ONE Sewage Pumping 
Station (lPS/MPS) or Water Pumping Station having minimum capacity of 8 MLD in 
One Single Contract/ Project during the last 7 years 

iii. Experier\ce of Design, Build & Commissioning, of Sewerage Network of minimum 
Length cf 35 Km in a Single Contract/Project during the last 7 years 

iv. Experience of Design, Build & Commissioning, of Potable Water Network of 
minimum Length of 54 Km in a Single Contract/Project during the last 7 years 

v. Above criteria [1.2 (i) to (iv)] shall be meet by Sole bidder/ Collectively by 
the JV. 

Bidder should submit completion certific • te Issued by the Client duly 
ned by Authorized Signatory not below th r Ex utive Engineer or 

ffl 
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1.3 

equivalent, clearly indicating the nature / scqpe of work done, actual 
completion cost and actual date of completion. 

2., Work experience certificate issued by Public ~ector Enterprises (PSU), 
' Municipal Corporation, Jal Nigam, Water Board!5, State Governments and 

Central Government shall only be considered for !;valuation 
3; ln case the similar work, as described above, is only a part of a 

composite/bigger project, the certificate from Employer should also indicate 
, the cost of similar work out of the total project cost f scope of composite/bigger 

\ project. j 

T~rnover 

The bidder should have achieved Minimum average annual turnover of lNR 170 
Crore during last Seven Financial years. The turnover will be indexed at the rate 
of 10% for a year to the 2019-2020 level in Indian Rupees. 

The said Criteria shall be meet by Sole bidder/ Collectively in case of JV. However, 
in case of JV, Lead member shall meet not less than 51 % of the called 
Qualification Criteria. Balance Partner/s shall meet not less than 20% of the called 
Qualification Criteria. 

1.4 Financial capability 

1.4.1 Availability of Credit Facility and Solvency 

The bidder shall demonstrate by submitting along with its bid, a banker's certificate on 
the prescribed format that it has available cash credit facility equivalent to minimum lNR 
45 crore and solvency of INR 26 crore. 

The said Criteria shall be meet by Sole bidder/ Collectively in case of JV. However, in 
case of JV, Lead member shall meet not less than 51 % of the called Qualification Criteria. 
Balance Partner shall meet not less than 20% of the called Qualification Criteria. 

1.4.2 Net Worth 

The bidder should have positive net worth and should not have incurred any loss (Profit 
after Tax) in more than three years during available last Seven consecutive balance 
sheets duly certified and audited by the Chartered Accountant 

The said Criteria shall be meet by the Sole Bidder/Lead Member of the JV in case of a 
JV. 

1.4.3 Bidding Capacity 

The Bidders who meet the minimum qualification criteria will be qualified only if their 
available bid capacity is more than the available bid capacity. The bid capacity shall be 

ing to the formula provided below and as per following and it shall need 
aunt put to tender: 

bid capacity:;: A* N * 3 - B, 

~ F EX!iC~TIYE Gff.tCU\ ~~~ffltilti:1.cuu_=---- --:
1

:---=
1

-!:i--1~~. 'J l :t)) -1~~~ ~ 8yr tt-(X 
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Whereas, A= Max,nnum value of civil engineering works \n respect of Projects execl;Jted 
in any one year during the last Seven Financial years • 

N ::::: Stipulated Execution period ;of the Contract as per the tender notice 
I 

B::::: Value (updated to the 2019 .. 2020 price level) of existing commitments and ongoing 
works to be completed during t~e next 2(Two) years 

Note: a. For the purpose of verification of compliance of qualification criteria for financial 
figures, the same shall be escaiated by using multiplying factor as provided clausei' 1.3. 
All financial figures provided by ~idders must be certified by bidders Charted Accountant. 

I 

b. The statements showing thel value of existing commitments and on-going workb as 
well as the stipulated period of ~ompletion remaining for each of the works listed shpuld 
be countersigned by the Engineer in charge, not below the rank of an Executive Engineer 
or equivalent for the respective works. The same should be certified by the Bidders 
Charted accountant 

The said Criteria shall be meet by Sole bidder/ Collectively in case of JV. However, in 
case of JV, Lead member shall meet not less than 51 % of the called Qualification Criteria. 
Balance Partner shall meet not less than 20% of the called Qualification Criteria. 

1.5 Personnel capabilities 

The Bidder shall supply general information on the management structure of the 
firm and shall make provision for suitably qualified personnel to fill the key 
positions/support staff/office staff as required during contract period for timely 
implementation of works. 

Above criteria to be meet by Sole bidder/ Collectivety in case of JV 

1.6 Equipment capabilities 

The Bidder is required to own or have assured access through hire or lease to the 
key items of equipment required during contract period for timely implementation 
of works. • 

Above criteria to be meet by Sole bidder/ Collectively in case of JV 

1.7 Disqualification 
Even though the Bidder meets the above criteria, he is subject to be disqualified if 
Bldder has: 

- made misleading or false representation in the forms, statements and attachments 
submitted; or 

- any criminal proceedings are pending/ ongoing in any court of law regarding any 
project executed by the Bidder. 

- has been debarred/blacklisted by any Government/Semi Government 
Organization/funding agencies/PSU/ IF!/ Funding Agency such as World Bank, 
ADS, JICA etc. at any time till last date for submission of bid, ,except in cases 
where such blacklisting/ banning has been withdrawn by Competent Authority or 

ns other than non-performance, such as rescinding of joint venture due to 
xper'ienced partner of joint venture pulling out or debarment/blacklisting 

• sed on the deadline for submission of • for which satisfactory 
1 ' is to be produced . 

\.L 

"+- • ~,1,r~,h 1rn (+{ . 
Page 1102 of 1410

11003797



GJJu--
'CHT'EF EXt::CUTIVE OFFICER 

Chief Exe<p~j6~icer (PBSPL) 

) 

J 

u 
V 
L 

Page 1103 of 1410

11013798



- , The bidder or any of its constituents has suffered ~ankruptcy/insolvency or it is in 
1 the process of winding-up or there is a case of insolvency pending before any 

Court on the deadline of submission of bids or thereafter till finalization of bids. 

_ j records of poor performance such as abandoning \ he work, rescinding of contract 
for which the reasons are attributable to the non-performance of the Bidder, 

1 inordinate delays in completion, consistent history 1of litigation/ arbitration awarded 
against the Bidder or any of its constituents or fin~ncial failure due to bankruptcy, 

1

1 etc. 

any near relative posted in PBSPL in any capacit (any breach of this condition by 
the bidder would render him Hable to be debarre for taking up works in PBSPL). 
The near relatives include wife, husband, pa ners, grand-parents, children, 
grandchildren, brothers, sisters, uncles, aunts, c usins, and their corresponding 
in-laws. 

- Bidder is associated, directly or indirectly, with the Consultant or any other entity 
that has prepared the tender design, specifications and other documents for the 
Project or being proposed as Project Manager/Engineer for the Contract/Work 

- ls under a declaration of ineligibility for corrupt or fraudulent practice 

~ 

CUTIVE OFF1e,ER 
xecut1vp§~l't_ (PBSPL) 
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F-9 

I I 

Forn1at for JV /Consortium Agreement (Number of.IV members sh ,II not 
bl exceeded Three including Lead memlJer.) 

THIS JOINT BID~:::t! O~=;~ji~~::::;:: :~::~:e duly not~d:~; of. t · . .. .. . .. 
2020 

~~~~-~~~- -, a company b vin~ its registered office at . . ..... ..... (herein~et ref~rre
1 

to as Lhe 
"First Part" which expression shall, unless repugnant to t he context U1clude its successors 
and permitted assigns) 
AND 

2. . ........... , a company having its registered office at ............ (hereinafter referred to as the 
"Second Part" which expression shall, unless repugnant to the context include its successors 
and permitted assigns). 

3. . ........... , a company having its registered office at ............ (hereinafter referred to as the 
"Third Part" which expression shall, unless repugnant to the context include its successors 
and permitted assigns). 

The above-mentioned parties of the FIRST, SECOND & THIRD are collectively referred to as the 
"Parties" and each is individua1ly referred to as a "Party" 

WHEREAS, 

Port Blair Smart Project Limited, represented by its Chief Executive Officer and having its 
registered offices at .............. . ...... .. . . ... .. .... . . . . . ...... .. ........ (hereinafter referred to as the 
"Employer" which expression shall, unless repugnant to the context or meaning thereof, include 
its administrators, successors and assigns) has invited applications (the Applications") by its 
Request for Proposal (the "RFP") for" .............................................. (the "Works"). 

A The Parties a~e interested in jointly Bidding for the Works as members of a JVA and in 
accordance with the terms and conditions of the RFP document and other Bid documents in 
respect of the Works, and 

B. It is a necessary condition under the RFP document that the members of the NA shall enter 
into a Joint Bidding Agreement and furnish a copy thereof with the Application. 

a. NOW IT IS HEREBY AGREED as follows: 

1. Definitions and Interpretations 
In this Agreement, the capitalized terms shall, unless the context otherwise requires, 

have the meaning ascribed thereto under the RFP. 
2. JVA 

2. l The Parties do hereby irrevocably constitute a consortium/joint venture (the "NA") for 
the purposes of jointly participating in the Bidding Process for the Works. The Parties 
confirm that all JVA members shall sign the Contract Agreement. 

e Parties hereby undertake to participate in the Bidding Process only through this IVA 
ot individually and/ or through any other consortium constituted for this Works, 
directly or indirectly or through any of their associ 

ctur:: ~uc:. )VE OFfiCl:k 
orporatlon Ltd . fj5f7P~$PL) 

41°1 
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3. Covenanit.s 

The i:rarties hereby undertake that in the event the JV A is dec/ared the selected Bidder 
and ajWarded the Contract, the JV A members shall enter into a f:ontract Agreement with 
the Employer and, through its lead partner, undertake to perform a!l its obligations in 
compliance with the Contract Agreement for the Works. 

4. Role of the Parties I 
The !Parties hereby undertake to perform the roles and responsibilities as described 
below: I 

a Pirty of the First Part shall be the Lead member and shall have the power of attorney 
frbm all Parties for conducting all business for and on behalf of the JV A during the 
Tendering Process and until the Contract Agreement is entered into with the 
Employer; Party of the First Part shall be the responsible for works .... . .... .. ..... . 
and (responsibility to be mentioned) 

b. Party of the Second Part shall be the responsible for works 
(responsibility to be mentioned) 

c:: Party of the Third Part shall be the responsible for works ( 
responsibility to be mentioned) 

d 

5. Joint and Several Liabilities 
The Parties do hereby undertake to be jointly and severally responsible for all obligations 
and liabilities relating to the Works and in accordance with the terms of the RFP, Bidding 
Documen1: and the Contract Agreement. 
Without prejudice to the joint and several liability of all the members of the Consortium, 
the Lead Member shall represent all the members of the Consortium and shall at all times 
be liable tmd responsible for discharging the functions and obligations of the Contractor. 
The Contractor shall·ensure that each member of the Consortium shall be bound by any 
decision, cornmu11ication, notice, action or inaction of the Lead Member on any matter 
related to this Agreement and the Employer shall be entitled to rely upon any such action, 
decision or communication of the Lead Member. The Employer shall have the right to 
release payments solely to the Lead Member and shall not in any manner be responsible 
or liable for the inter se allocation of payments among members of the Consortium. 

6. Percentage Participation in the JV A 
6.1 The Parties agree that the proportion of percentage participation in works among the 

Parties in the JV A shall be as follows: First Party (Lead Member): 
Second Party 
Third Party 
( as applicable) 

6.2 The Parties undertake that they shall collectively hold 100% (hundred per cent) of 
the percentage participation of the JV A at all times until the Completion of the 
Proje~L -~-\)iVE!Op.-1,, 

RepreS~ ·ation of the Parties 
rty represents to the other Parties as of the date of this Agreement that: 
h Party is duly organized, validly existing g under the laws 

LLl~ .--....~ E£~(!11 PJE~ER 

nf- ~alit~ I.ft.I . ~ (1 p~~r~PL -
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of its incorporation and has al! requisite power and authority to enter into this 
Agreement: ! 

b) The execution. delivery anti performance by such Party of this Agreement has been 
authorized by all necessary and appropriate corporate or governmental action and 
a copy of the extract of the chatier documents and board resolution/ power of I 
attorney in favour of the p[ rson executing this Agreement for the delegation of 
power and authority to ej ecute this Agreement on behalf of the JV A Member is 
annexed to this Agreemen , and will not, to the best of its knowledge: 

i. require any consent or approval not already obtained; 

11. violate any Applicabl Law presently in effect and having applicability to it; 

111. violate tbe memorandum and articles of association, by-laws or other 2-.pplicable 
organizational documents thereof; 

1v. violate any clearance, permit, concession, grant, license or other governmental 
authorization, approval, judgment, order or decree or any mortgage agreement, 
indenture or any other instrument to which such Party is a party or by which 
such Party or any of its properties or assets are bound or that is otherwise 
applicable to such Party; or 

v. create or impose any liens, mortgages, pledges, claims, security interests, 
charges or encumbrances or obligations to create a lien, charge, pledge, security 
interest, encumbrances or mortgage in or on the property of such Party, except 
for encumbrances that would not, individually or in the aggregate, have a 
material adverse effect on the financial condition or prospects or business of 
such Party so as to prevent such Party from fulfilling its obligations under this 
Agreement; 

c) this Agreement is the legal and binding obligation of such Party, enforceable in 
accordance with its terms against it; and 

d) there is no litigation pending or, to the best of such Party's knowledge, threatened 
to which it or any of its associates is a party that presently affects or which would 
have a material adverse effect on the financial condition or prospects or business of 
such Party in the fulfillment of its obligations under this Agreement. 

8. Termination 

This Agreement shall be effective from the date hereof and shall continue in full force and 
effect until the Completion of the Project of the Works is achieved under and in accordance 
with the Contract Agreement, in case the Contract is awarded to the JV A. However, in case 
the JVA is either does not get selected for award of the Contract, the Agreement will stand 
terminated in case the Applicant is not pre-qualified or upon return of the Bid Security by 
the Employer to the Bidder, as the case may be. 

9. GUARANTEES AND BONDS 

erformance Guarantee/additi0nal Performance Guarantee, if any in terms of ITB 32, 
submitted by Lead member of JV in case of JV on behalf of the JV. The guarantee 
in favour of CEO, Port Blair Smait Project Limited.~ 

L 1 ~~-pUTIVEOFFIC~r\ 
•I" '.nu'Tl,u .. 1......... 4 C t¼~ !~ti..u~s~+1-,•c,._'\. r I : u /LI (~~ r '-I'\ I ' 

n .__ <'J6P 7f t'.rn t,(\ '7-eJ • • tr 11~ PL) 
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10. MisceDaneous 
10.1 I This Joint Bidding Agreement shall be governed by i~ws oflndia. 
10.2The Parties acknowledge and accept that this Agreement s~1all not be amended by the 

Pprties without the prior written consent of the Employer. 

IN W1TNES$ WHEREOF THE PARTIES ABOVE NAMED HAVE bXECUTED AND 
DELIVERED> TlllS AGREEMENT AS OF THE DATE FIRST ABO[ E WRITTEN. 

I For and on behalf of 

SIGt{ED, SEALED AND DELIVERED SIGNED, SEALED I ND DELIVERED 

LEAD MEMBER by: 

(Signature) (Name) (Designation) 
(Address) . 

SECOND MEMBER by: 

(Signature) (Name) 
(Designation) 

(Address) 

THIRD MEMBER by: 

(Signature) (Name) 
(Designation) 

(Address) 

Ltd. 
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(Party of the first part) 
I 

second part) Party of the THIRD part) 

Witness: 

L 

11. 

(Party of the 

s='fi-C,VJIVE OFFICER 
~ fx~(itivp~f§fS{_ (PBSPL) 
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I I 

Annexur.e-111 to Addendum•! I 
I • 

22.2. Jfhe payment terms of Capital Works shall be as follows jand shall not be more than 
~5% of the Total Contract Value as per Financial Bid 

1. J 0% of the total contract value fo r Design-Build/Constru t ion portion of the contract 
as adjustable advance against Bank Guarantee of 110% v lue. As per Clause 6 of this 
contract. 

2. The progress payments shall be made as follows: 

I. Pipe MS/DI/DWC/PVC/CI/any material 

i) 65% payment shall be made against receipt of material at site on pro-rata basis 
and as per approved billing schedule and submission of following documents: 

a. Clear Lorry Receipt 

b. Packing list 

c. Test Certificate 

d. Pre-dispatch inspection certificate 

e. Warranty Certificate 

f. Dispatch clearance from Employer 

g. For Imported equipment/ items following additional documents 
shall also be submitted 

- Clean bills of Lading/ Air way bill 

- Certificate of country of origin 

- Certificate from the supplier that the contents in each case are not less than those 

entered in the invoice and packing list and the quality of goods are guaranteed as new 

and as per the relevant technical specification Catalogues 

iii) 20% payment shall be made against completion of Laying, Jointing, Erection on 
pro-rata basis. 

iv) 10% payment shall be made towards completion of satisfactory 
Testing1Iydrotesting & Commissioning 

;.o'?'-,,.,,,,~'1-- ayment shall be made within 90 days of s~ccessful Performance Test and issue 
mpletion Certificate. 

~ 

Page 1116 of 1410

11143811



~ 
M-ffr=F EXt:CUTIVE OFFICER 
" - -• CnietExe~~f:lticer (PBSPL) 

} 

..._ 1 

u 
lJ 
L 

u 

Page 1117 of 1410

11153812



II. Electrn-mechanical Eq'uipment 

i) 65% payment shall ~e made againstreceipt of material at site on pro-rata basis 
and as per approvet billing schedule and submission of following documents 

a. Clear rry Reccipt 

b. Packin list 

c. Test Certificate 

d. Pre-dispal-ch inspection certificate 

e. Warranty Certificate 

f. Dispatch clearance from Employer 

g. For Imported equipment/ items following additional documents 
shall also be submitted 

- Clean bills of Lading/ Air way bi!! 

- Ce1tificate of country of origin 

- Certificate from the supplier that the contents in each case are not less than those 

entered in the invoice and packing list and the quality of goods are guaranteed as new 

and as per the relevant technical specification Catalogues 

i. 15% payment shall be made against completion of Erection on pro-rata basis. 

11. 15% payment. shall be made towards completion of satisfactory Testing & 
Commissioning 

111. 5% payment shall be made within 90 days of successful Performance Test and issue 
of Completion Certificate. 

III. Civil Works -

(a) 20% payment shall be made against completion of Sub-structure/piling/raft upto 

plinth level on pro-rata basis. 

(b) 45% payment shall be made towards completion of super structure on pro-rata 

ompletion of allied items such as handrail, painting, epoxy coat etc. on 

n Ltd . 
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(d) 

(e) 

(f) 

pro-rata basis. 

10% payment shall be made on successful Hyd1o-test for the said single unit in 

totality. 

10% payment shall be made towards complJtion of satisfactory Testing & 

Commissioning l 
5% payment shall be made within 90 days of 1uccessful Performance Test and 

issue of Commissioning Certificate. I 

IV For STP works 

l. 

ii. 
iii. 

Civil Works 
Electro-mechanical 
Piping 

: 35% 
: 55% 
: 10% 

V For Sewerage and Water Networks including Pumping Station 

1. Civil Works : 20% 
ii. Electro-mechanical : 15% 
m . Piping : 65% 

I. 
II. 

III. 

IV. 

V. 

VI. 

22.2.1. The payment terms of O&M Works shall be as follows and shall not be more than 
5% of the Total Contxact Value as per Financial Bid 

First Year : 0.5% of the Total Contract Value as per Financial Bid 

Second Year : 0.5% of the Total Contract Value as per Financial Bid 

Third Year : 1.0% of the Total Contract Value as per Financial Bid 

Fourth Year : 1.5% of the Total Contract Value as per Financial Bid 

Firth Year 1.5% of the Total Contract Value as per Financial Bid 
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t .~;,,.~:zi;.rt t~w~~~ ~~~ ,Item Rate Bo.Q 

Tender ln,jting Authority: CEO. PBSPL 

Namr af Work: Development of Water Supply & Sewer.ige Networl System at Port Blair under Smart City Mission on EPC Mode 

Nll No: 041CEO/PBSPU1.020-21 

Name of the Shtisti Infrastructure Developmen t Corporation Lio in 
Bidde-r/ Bidding consortium with K rushj I nfras India Private U n-i ited and 

Firm I Company : GKR lnlracon (India) Private Limited 

PRICE SCHEDULE 
IT~i• BOQ template must nol be moditiedireplaced by th• bidder ano th• ,arro should be uploaded after rilling tile relevent columns. else tile bidder is liable 10 be r~jected !or this tender. Bidders are allowed to enter lhe !3idder Name 

and Values only! 
- -- - -- - -- - ---·-· -

NUMBER~ TEXT/: NUMBER# TEXT# NUMBER~ NUMBER# NUMBER# TEXT~ 

·s1. Item Description Quantity Units BASIC RATE In TOTAL AMOUNT Withou1 Ta•es TOTAL AMOUNT With TOTAL AMOUNT· 

No. Figures To he Ta-xes In Words 

onte, ed by the 
Bidder 

. .--- - - - -
Rs, p 

1 2 4 5 13 5J 54 55 

I Oes19n., Gon.sirvc1ion Testing, Commi.ssl«'!in,g of Polable W.a1e~ 129fi171890.000 1296171890.000 1296171890_000 INR One Hundred Twenly Nine Cro,e Si"1y One 

SuppJy N?lwork, SeiNer;;gei Co!led,ori Syst~ms inctuding Sewa9e Lakh Seventy One Tl1ousand Ei9hl Hundred.!. 

Trea1menl Plar,1 -i\r'ld as.$0eialed 'WOl'ks like Potatiie Wa,1er and Sew:aoe Ninely Only 
,>umping slalion. rt"servc,jL valv~!i !'tc ,or ABD Area on EPC Sa~t~ 
(This includes all planL tabot.lr, s.upeM~mn. matenais lransport all 
temporary 'Ncr'ls. ereciion, ta)Cl!S.,C~s.Levi~5 aind Out1es. con1ractor"s 1 000 lumpsum 
ptotit and cslabltsnmenVov!!"rheads. r0ge1ha, wrth prepar.!lhon cl 
d@"sign and draiw,ngs p,orrr checking from third pany. all Qer'lera1 ri5ks. 

~ 
~ 
<r-.. 

V) ' 

g'lsurance liao~iljes, comr;>l•anc:e of labour tarw:s and obl19ahon~ sel oul 
o, impliecr in tni! conrract} 

l otal in Ftgures 1296171890.000 12.96171890.000 INR One Hundred Twenly Nine Crore Sixty One 

I I 
Lakh Seventv One Thousand E i~hl Hundred & 
Ninely Only 

I Quoted Rare in Figures I I Less(·) l I 0.0000 0.0000 Zero Only 

I Quoted Rale in Words I INR One Hundred Twentv Nine Crore Sixtv One Lal<h Seventy One Thousand Eiqht Hundred & Ninetv Only 

'J).1.\.JP,t.\,~~ ~~ ('_L.~ nrq h'rm tie/ 
~ 1,._~11 
~9/y 

w~ E~~~OFt;i~~l--

(_pr., ~rt) _ _ 
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~9~ !_tem 8ate Bo_Q 

Tender ln"illng Authority: CEC, PBSPL 

Name at Wort.: Develo~mento( Water Supply & Sewer,ige N~twork System at Port Blair under Smart City Mission on EPC Mode 

•m No: 04JCEO!PBSPLJ2020-21 

N~me of the 
Bidd~rf aidding 

flrm I Company : 

Shl1stt lnh'astruc:tun! Development Corpor.1t..ion L.td i" 
con:scrth..1m with Krushl }nfras India Priv3te Umiced and 

GKR lnfr,icon llndi.a) Private Limited 

J 

PR/CK_SC::HEDULE 
{This BOG:! 1emp!~te must r,01 ,b~ modiftedlre,:::ilac~d by the biddl!!lr anci t1'1e s..ame sliourd be u,::,loaded after nrnng che relevent columns, &lse ,,.,e bidder i.:s li~bte robe rejected ror thi!!: tendt:"r. 8i<ldr~ .11re allowed to enter tn~ Bidder Name 

NUMBER :t 

·s1. 
No. 

o, imf)lil!d ,n '.h@ contra,e!'} 

TEXT: 

lteril'Ocscriplion -

z 

---~ 

NUMBER~ TEXT:: 

Ouo11tJty Units" 

4 s 

1 000 lump.sum 

a.nd VaJt.ras 011Jy) ......... ;;; 

NUMBER~ .. ·NUMBER~ ... NUMBER~ TEXT~ 

BASIC RATF. In /TOTAL AMOUNT Wllhou1 Ta~es [TOTAL AMOUNT llVIIIJ TOTAL AMOUNT 
In Words Figu;os To be 

entered by lhc 

Bidder 
Rs. P 

1l 
1:!961718~0.000 

T.;uuis 

SJ 

1296171890,000 
s~ I ~s 

1296171a90.DOOjlNR One Hundred Twenly Nine Crore S1ltly One 
L..>kh Seventy One Thousand E,gnl Hundred ~ 
Nlne~1 Only 

•I-

rous.gn. C0(\1trn~11,l~ T@sr1ng. Commi.SSJ0('1~9 ol Pat:mie... 1,\#:lfllfl 
Sucol~ riJelW?r1-I., Sl!?Werage Ccilecti.an S,islf!m.S ir1dudin9 Siti..,age 

I
'r,sa1m nnc Flal"'\I .;r.d as.socia1ed works lik~ Pol able Waler and ~w-age 
pumoIng s11<11ion. teservoit. ''ii Ives 1tlc: 101 A90 Area on E ?C Sas.is 
(1l111 indud-e-s air C'l.int. l8boLJI'. supel"\r1L!iiorl. marenalli. tnr,sport. all 

I.ICrnp<)f'ary W0'1<S. ,reCltQn. fa1cs,Cess,Le,'lilies and Cluties:. conuaaa,sj 
profit .i!lnd !S!Obli:shmenllovel'heads. 109e-thet .....-;,.r, or•paralion of 

d.!!-.s•gn ;inQ df.)W1ngs. proot .:l'leo:,ng from ttwd ,oany . .alt 211tner:aI nski'/ 

' 

in:s.ur;1nce liat)ilities. comc,1Iani::.@ ol l.aOour raws and obl19 ai11oru se1 otJf 

I I I 
Totalinfigures 1296171890.000 12961,1390.000 INROne HundredT•NentyNine CcQre Six1y One / 

t-.. '1 a•h c-. .. Ml'l..Q'J.C. Thou.s.ind.Ei~hl Huad,tio & ~ 
....µ. • NlneIy Only I i!J; Quoted Rate in Figures / /Less H I 0.0000 0.0000 Zero Only 

o ~ot•d Rate ln Won:ts I INR One Hundred Twenty Nine Crore Sixi:y One Lakh Seve nty On~ _Ih(l__[J_g ncJ_Eight Hundred & N1n etv Onlv 

~ u..hu..1..._ ~Fj E~)::CUT~YE O~f l(,,~K 
0 D\f:,'ets'fit-'L vf-r7'C-4 

C p P-,!,.f L) ' 

~r 
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) 

) 

J 

J 
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ANNEXURE-XXII

• 
Port Bl~j.r Smart Projects Ltd . 

CIN; U7S111AN2016GOl00S309 
Registered Office; PBMC CRC Building, Dairy farm, Sri Vljaya Puram, 

Email: smartcltyportblalr@i:mall.com 

No: 23-20/PBSPL/ AW /MC/162 Dated : 04.12.2024 

NOTE 

dly find enclosed herewith the final minutes of the 31'1 meeting of the Board of 

PBSPL held on 20.11.2024 at s,00pm at the Confe<ence Hall of Sec,etadaA

1

AII 

, a,e requested to initiate respective action as decided/app,oved in the Board. \ ~ 

Nodal0~~1>~ 
PBSPL 

To, 
1. The Sr. General Manager (Tech), PBPSL. 

✓.° The Executive Engineer- I (works), SVPMC 

3. The Executive Engineer- II (works). SVPMC 

4. The Executive Engineer- Ill (works), SVPMC 

5. The Executive Engineer: (Electrical), SVPMC 

6. The Chief Finance Officer, PBSPL 

Copy to:-

~\"1-{ ~ L~' The PA to the Secretary, SVPMC for favour of information. 
~£,e.). / 

>J P(-e, 1-tl\\~) 
~,\1) 

~+ .. -

PBSPL 
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Minutes of the 31st Meeting of the Board of Directors of Port Blair 
Smart Projects Limited (PBSPL) held on Wednesday, the 20th 

November, 2024 at 5:00 P.M. in the Conference hall of Secretariat, 
A& N Administration, Sri Vijaya Purom 

31st meeting of the Board of Directors of Port Blair Smart 

Projects Limited (PBSP i~) was held on 20th November, 2024 at 5:00 

PM in the Conference hall of the Secretariat to discuss various 

proposed agenda. 

The Board of Directors and others present in the meeting 
are as under: 

Directors 
1. Shri Keshav Chandra, IAS, 

Chief Secretary, A&N Administration 
Chairman 

2. Shri Bishnu Pada Ray, MP, LS 
Director 

3. Shri Sudeep Roi Sharma, 
Chairman, PBMC, Director 

4. .Shri Aman Kumar Gupta, IAS 
Secretary(Finqr1ce), Director 

5. Shri Arjun Sharma, IAS 
DC (SA), Director 

6. Ms. Purva Garg, IAS 
Chief Executive Officer, PBSPL 

7. Shri Kale Amit Marutirao, IAS 
Secretary (PBMC), Director 

8. Shri Vishwendra, DANICS 
Secretary(Transport /Tourism), Director 

9. Shri T.K. Prijith Rekh 
CE, APWD, Director 

Others 
l. Shri Basuki Nath Sah, 

Company Secretary, ANIIDCO 
2. Shri Jayo Kumar, 

Architect, PBMC & Nodal Officer, PBSPL 
3. Shri Sadanada Bachar 

CFO, PBSPL •• ••• 

4. Shri A.K. Paul, 
EiC, PBSPL 
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Agenda Item No. 31 . l.1 To record the attendance 

Shri Keshav Chandra, IAS, Chairman took the Chair. After 

ascerta ining that the requisite quorum for the meeting was 

present, the Chairman called the meeting in order. 

Agenda Item No. 31.1 .2 To record the leave of absence of 
the Directors 

No request was received for leave of absence. 

Agenda Item No. 31 .1.3 To take note of the minutes of the 
previous meeting 

The Board noted the Minutes of the 30th Meeting of the 

Board of Directors held on 04.09 .2024. 

Agenda Item No. 31. l.4 To consider matters arising out of 
the last Board Meeting 

The Board reviewed the progress on the matters decided in 

the last Board Meeting and noted the action taken report . 

Agenda Item No. 31 .2 Appointment of New Director 

The Board noted the appointment of Shri Aman Kumar 

Gupta, IAS, Secretary (Finance), ex-officio Director in place of Shri 

C . Arvind. Ex-Secretary(Fino nce). 

The Board placed on records its .. appreciation for the 

valuable services rendered by Shri C. Arvind, Ex-Director during 

his tenure. 

Further, to comply w ith the provisions of Companies Act, 

2013, the Board passed the following resolution(s) : 

"RESOLVED THAT pursuant to Section 161 (3) of the 

Companies Act, 2013 and Artic le 12 of the Articles of Association 

of the Company, the nomination of Shri Aman Kumar Gupta, IAS 

as Director be and is hereby noted by the Board of Directors." 

• 

- ,_ 

l_ 
) 

1_ 
J 
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L 

"RESOLVED FURTHER THAT the Chief Executive·Officer of the 

Company be and is hereby authorized to file necessary form etc. 

to the Registrar of the Companies and to do oil such acts, deeds, 

things as may be required or considered necessary or incidental 

thereto." 

Agenda Item No. 31 .3 Water Supply & Sewerage System 
- Termination of Contract 

A proposal to terminate the Contract between M/s. Shrist­

Krushi-GKR (JV) & PBSPL was placed before the Board. The Board 

was informed the fol19yv.ing facts in this regard: 

( 1) The project namely Design, Construction, Testing, 

Commissioning of Potable Water Supply Network and 

Sewerage Collection Systems including Sewage 

Treatment Plant was awarded to the firm M/s.Shrist-Krushi-

GKR (JV) on 30'h August 2021 . 

(2) The Contractor has failed to complete the project and 

not even completed the milestones - I & II of the project, 

which were required to complete within twelve months 

from the commissioning date. 

(3) The Board in its 301h Meeting held on 41h September, 2024, 

after noting the poor progress of Sewerage & Water 

supply Project, it was decided that feasibility of the 
.. -

project needs to be reviewed. 

(4) The progress of the Project was reviewed and observed 

that the Contractor has not discharged its obligations 

under the contract and caused breach of the contract 

and for these defaults, the Contract Agreement dated 

30.8.2021 is liable to be terminated as per clause 27 .1 of 

the Contract Agreement. 

(5) The Contractor was g_iven an opportunity vide letter 

dated 1 .11 .2024 to make a representation if any against 

the intention to terminate the Contract Agreement within 

261 {Jf 
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15 days from the date of receipt of said Notice as per 

clause 27 .2 of the Contract. 

(6) The representation received on 14.11.2024 was examined 

but same was found unsatisfactory and baseless. 

The Board after noting the above facts and after 

considering the representations of Contra__~_t_or, which was placed 

before the Board, approved the proposal for termination of the 

Agreement made between M/s. Shrist-Krushi-GKR (JV) & PBSPL in 

respect of Water Supply & Sewerage System Project. The Board 

further decided the following: 

l. Termination notice to be issued to M/s. Shrist-Krushi­

GKR (JV), shall be vetted by the Law Department, 

A&N Administration. 

2. The project may be transferred to Sri Vijaya Puram 

Municipal Corporation (SVPMC) as deposit work, 

under the same project ID. The balance amount of 

the project shall be transferred to SVPMC to carry ... .. 
forward this project as deposit work, in convergence 

with its ongoing projects under Water Supply & 

Sewerage System. 

3. Further, the implementation of in-situ-nallah treatment 

project designed by IIT Bombay may be undertaken 

by SVPMC as d eposit work as a component under this 

project ID. However, Shri Bishnu Pada Ray, Hon'ble 

MP, LS opined that these works should not be given to 

SVPMC and instead the same may be given to APWD 

or other agency. To this the members responded that 

since these nallahs pertain to SVPMC, it is not feasible 

to give this work to another agency . 
... ... 

4. It was also decided that a detailed proposal for other 

works to be under this project ID, shall be submitted by 

• 

l __ 

j 
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• SVPMC and should be placed before the next Boord 

meeting. 

5. This decision shall also be communicated to the 

ministry for their concurrence. 

Agenda Item No. 31.4 Heritage Circuit - Appointment of 
Conciliator for Settlement of dispute 

A proposal to appoint the Secretory (Finance) as 

Conciliator for settlement of dispute was placed before the 

Board. The Boord noted the following facts in this regard: 

( l) The project for Development of Heritage circuit (Patriot 

walk) was awarded to M/s COMT Construction Pvt. ltd on 

24.09.2021 with tender amount of Rs 12, 91, 27,801.00. 

(2) The works were supposed to be completed within 9 months 

from the date of commencement of work but it was not 

completed. in spite of issue of show cause notices on 

various occasions. 
.. ... 

(3) The Contractor repeatedly demanded the price 

escalation for completing the project for which there is no 

provision in the contract. The Contractor also raised • 

various issues including disbursement of pending payment, 

site clearance, price escalation, change in scope of work 

etc. from time to time. 

(4) The Contractor vide its letter dated 25.8.2024, 11.9.2024 & 

3. l 0.2024 requested the PBS PL either to approve price 

escalation as a special case or terminate the contract in 

accordance with the conditions of the Contract 

Agreement. 

(5) The Contractor further vide its letter dated 7.10.2024 

issued the Dispute Notice referring Clause 27 of the 

Contract Agreement and requested the PBSPL for 

appointment of Conciliator within 15 days for settlement of 

dispute. 
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(6) As per Clause 27 of the <;:ontract Agreement, In the event 

of any Dispute between the Parties, either Party may call 

upon an officer of the PBSPL, not below the rank of CEO, as 

the case may be, or suc h other person as the Parties may 

mutually agree upon (the "Concilia tor") to conciliate and 

assist the Parties in arriving at an amicable settlement 

thereof. Conciliator need to a rrive a decision within 90 

days or extended date agreed by both the parties. 

The Board after noting the above facts approved the 

proposa l to appoint the Secretary (Finance) as Conciliator for 

settlement of dispute arise between M/s COMT Construction Pvt. 
~-. . . 

Ltd and PBSPL. The Board further decided the following : 

( l) The terms of reference for Conciliation to be framed and 

be mentioned in the appointment order of Conciliator. 

(2) This Project to be dropped, subject to verification of the 

balance amount available for this project, payment made 

to the contractor is duly verified and work undertaken is 

brought out in the form of photos a longwith a detailed 

report of concerned EiC. The same may be brought before 

the next Board Meeting. 

(3) This decision shall also be communicated to the ministry for 

their concurrence. 

(4) The decision arrived by the Conciliator shall be placed 

before the Board for taking further decision in this matter. 

Agenda Item No. 31 .5 Report of the Committee on revised 
annuity of M/ s EESL. 

The revised annuity proposed by M/s EESL was placed 

before Board in its 27'h meeting held on 14/12/2023. The Board 

after taking note that the revised pricing / annuity is not in 

consonance to that in the signed MOU, constituted a committee 

• 

l -J 
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under the Chairmanship of Secretary (Finance), A& N 

Administration to check the correctness of revised annuity and to 

recommend what is to be paid genuinely. 

The committee after series of meeting with the concerned 

Engineers of PBMC and after cross verifying the conditions of 

MOU has finalized the report wherein the actual payable by the 

PBSPL to M/S EESL towards the job completed is worked out as 

under. 

SL.No. Year Yearly Yearly Yearly 
Payout In payout In payout In 
case of case of 1380 case of 1500 

. 12120 
l. 151 Year 1.06 0.21 -
2. 2nd Year 1.07 0.21 --

3. 3rd Year 1.09 0.21 0.14 

4. 4th Year 1.10 0.22 0.14 

5. 5th Year 1.1 2 0.22 0.14 

6. 6th Year 1.14 0.22 0.15 

7. 7th Year 1.15 0.23 0.15 

TOTAL 7.73 1.52 0.72 

Grand Total for 9.97 crores 

15000 

The Board after detailed deliberations accepted the report 

of the Committee . 5md decided that based on the 

recommendation of the Committee. the Direct Discussion for 

dispute resolution as requested by M/s EESL shall be made. 

Agenda Item No. 31.6 Transfer of O&M amount of ICCC 
In to deferred account of PBSPL 

The Board after noting the direction of Ministry of Housing 

and Urban Affairs, Government of India, regarding booking of 

expenditure for Operation and .Maintenance of high value 

projects, approved the proposal to make a provision of Deferred 

O&M Expenses for Rs. 64,06,38, 110.58 /-(Rupees Sixty four crore six 

..... 
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lakhs thirty eight thousand one hundred ten and fifty eight paisa) 

against the OPEX value of ICC<:;: project and transfer the amount 

to the "Deferred O&M PBSPL" account. 

Agenda Item No. 31. 7 Other matter 

(I) Disclosure of Interest by the Director 

The Boord noted the disclosure of Interest made by 

the new Director pursuant to Section 184 of the Companies 

Act. 2013, for the financial year 2024-25, in the prescribed 

Form MBP l. 

There being no other business to transact, the meeting 

concluded with vote of thanks to the chair. 

Dated: 
Place: Port Blair 

.. 
Chairman 

... ... 

.. 

• 

;1 
;:;;~ - .. 
~f> 1 ~i 
wi» 
~ ~ r :, 

QO 
CJ) 

~ 
() 
-.:r 
(1) 
:, 
:, 
~ 

8 
~ 
~ 

Page 1136 of 1410

11343831



Detailed Assessment for Installation of 

In-Situ Nalla Treatment
at

Identified Drains
in

Port Blair Municipal Council
by

SINE IIT Bombay Company
EMERGY Enviro Private Limited
CM-02, CSRE building, IIT Bombay

Powai, Mumbai – 400 076 1

In Association With

Indian Institute of Technology, Bombay
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• Port Blair Municipal Council (PBMC) area is divided into 

total 24 wards

• PBMC team identified a total of 40 drains for flow 

assessment and feasibility study of sewage treatment

• Based on the detailed preliminary survey, it was concluded 

that a majority of these 40 drains merge into major drains at 

the downstream, thereby forming 18 major drains

3

List of Identified Drains

Ward Map – PBMC (2015)Page 1139 of 1410
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Execution of Assessment

• Detailed survey for these 18 major 

drains along with the subdrains is 

being conducted in this visit

• The details of the sub-drains and 

their corresponding major drains 

are represented in this table

S. No. Name of Sub Drain Merging Into Major Drain Major Drain

1 - T1-1

2 - T1-2

3 T3-4, T1-3, T1-4, T1-6, T1-7 (A), T1-7(B) T1-5

4 - T1-8

5 T1-10 (A), T1-10 (B), T1-11, T-12 T1-9

6 - T1-13

7 T2-1, T2-2, T3-10, T3-13, T3-14 T3-12

8 - T2-3

9 - T2-4

10 T2-5 T2-13

11 T2-6, T2-7, T2-12 T2-8

12 - T2-9

13 T2-10 T2-11

14 T3-1 (A), T3-12, T2-8 T3-1

15 T3-9 T3-2

16 T3-3, T3-7 T3-6

17 - T3-8

18 - T3-11
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Execution of Drain Assessment

Date Day Team 1 Team 2

9th July 2024 Tuesday T1-1 T1-2

10th July 2024 Wednesday
T3-6 T1-5

T3-8 T1-8

11th July 2024 Thursday

T3-2 T1-13

T3-5 T1-9

T3-11

12th July 2024 Friday

T2-11 T2-8

T2-3 T2-9

T2-13

13th July 2024 Saturday
T3-1(A) T3-12

T3-1(B)

• Detailed schedule for the drains assessment, to be conducted by two teams parallelly, is as follows:
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Assessment Methodology

Carrying out 

topographical survey 

for the defined stretch

`

Identification and 

finalization of feasible 

stretches

Floating matter, 

quantity assessment

`

Feasibility check for 

IWT installation

`
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Assessment Methodology

Assessment of defined 

stretch

Following features are captured during the detailed drain assessment: 

Layout of identified drains

Elevations of drain bed, and walls top and bottom (Reduced Level)

Drain dimensions (Length, Width, Depth and wall thickness)

Gradient of drain 

Existing condition of drain (Channelization and MOC)

Features Identification (Culverts, crossings, lateral inflows etc.)

Encroachment along the drain (If any)

Open Access (for Operation and maintenance)

Space availability for IWT based STP (if any)
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Assessment Methodology

Following activities are carried out during the out floating matter assessment:

Collection of floating matter in defined time period with the helps of nets

Quantification of collected floating matter

Floating matter 

assessment
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Assessment Status  

S. No. Main Drain Assessment Status

1 T1-1 Complete

2 T1-2 Complete

3 T1-5 Complete

4 T1-8 Complete

5 T1-9 Complete

6 T1-13 Complete

7 T3-12 Ongoing

8 T2-3 Complete

9 T2-4 Ongoing

10 T2-13 Ongoing

11 T2-8 Ongoing

12 T2-9 Ongoing

13 T2-11 Ongoing

14 T3-1 Ongoing

15 T3-2 Ongoing

16 T3-6 Complete

17 T3-8 Complete

18 T3-11 Ongoing
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Treatment System - Overview

Removal of organic 

matter using natural 

floating wetland

Removal of floating 

matter 

Removal of Silts and 

Sediments

1

2

3

Note : 

1. The results of wastewater analysis carried out during the preliminary study seems to be inaccurate and the same 

should be re-assessed, if required. 
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Next Line of Action 

Overall Submission Plan

Particular Time (Month) Tentative period

DPR Preparation and Submission, including 

preparation of:

• L-section surveys

• Estimate

• Detailed drawings

• Detailed Project Report (DPR)

2 (July- August) 

Tender Float and Contractor allocation 2 (September- October) 

Execution of work and final commissioning 3 (November - January)

Identified drain will be treated using In-situ nallah Treatment as a temporary measure (Stop-gap 

arrangement). For long-term assessment, feasibility of IWT based STP installation shall be checked.

The implementation shall be done in following stages:
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Activities to be Performed During DPR Phase

2

Design of N-Treat based 

in-situ nalla treatment 

will be done for  - 

Floating matter, silt and 

organic matter based on 

the quantitative and 

qualitative study of 

wastewater

1

Topographical 

Survey

Detailed Topographical 

survey will be carried 

out to define the 

catchment of drain

Design of N-Treat

3

Preparation of 

Detailed  Drawing 

and Estimate

Detailed drawing and 

estimate will be 

prepared for defined 

treatment unit 4

Final DPR will be 

compiled including 

General details, 

qualitative and 

quantitative  analysis, 

design, drawings and 

estimates

Final DPR Submission

ON-GOING 

PHASE
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Thank You
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N-TREAT
SUSTAINABLE IN-SITU NALLAH 

TREATMENT TECHNOLOGY

EMERGY Enviro Private Limited

SINE - IIT Bombay Company

1
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Current Status 

of 

Sewage 

Treatment

*As per CPCB Report 2021 for urban centres in India

28%

Treated Sewage

72%

Untreated Sewage

72,368 MLD

Sewage Generation 

in India

3
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Current 

Scenario
In India, rivers and streams in 31 out of 

36 states and Union territories DO NOT 

meet water quality criteria. 

4
Page 1153 of 1410

11513848



Challenges for 

Sewage 

Treatment

Land unavailability

Flood prone areas

Intermittent electricity supply

Limited fund availability

These challenges  in sewage 

treatment demand in-situ 

nallah treatment options  

5
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N-TREAT TECHNOLOGY
Sustainable In-situ Nallah Treatment 

Technology

To overcome the limitations of 

Ex-situ treatment technologies and to 

minimize the river and water body pollution havoc, we 

have developed an innovative and engineered green 

sewage treatment product N-Treat - an In-Situ Nallah 

Treatment Technology, wherein, sewage flowing 

through the drains is treated inside the drains itself 

using a combination of physical and biological processes  

6
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N-TREAT 
Sustainable 

Approach

Environment

Economy

Society 

7
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Pollutants targeted 

for removal by 

N-treat technology

01

0203

Floating 

Matter

Silt
Organic 

Matter

8
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To overcome the limitations of 

Ex-situ treatment technologies and to 

avert the river pollution havoc, IIT 

Bombay has developed an 

innovative and engineered green 

sewage treatment product N-Treat - 

an In-Situ Nallah Treatment 

Technology.  

Floating Planted Bed Unit

Coirvel Treatment Unit

Disinfection Unit

Bio-film 

Contractor Unit

Inlet

Sedimentation Unit

Outlet

6

2

Screening Unit

1

3

4

5

Screening Unit

(Floating matter)

Disinfection Unit

(Pathogens)

Sedimentation Unit

(Total suspended solids)
Secondary Unit

(Organic matter)

Understanding N-Treat Technology

9
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Preliminary Treatment Unit

Screening Unit

Inlet

Preliminary Treatment Unit

Coarse Screen Fine Screen

• It consists of coarse and fine screens 

• Screens prevents the entry of floating 

matter 

• Floating matter may consist of plastic 

cups, paper dishes, polythene bags, 

sanitary napkins, wood, etc.Outlet

10
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Primary Treatment Unit

Sedimentation

 Unit

Silt Trap

Wastewater is ponded to enable the 

smooth deposition of sediments 

Sedimentation Unit

Inlet

Outlet An assembly of Gates and Baffles is provided 

to increase retention time to enable settling of 

particles  
11
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Secondary Treatment Unit

Bio-film Contractor

 Unit

Bio-curtain

• This unit acts as filter media as well as provides 

larger surface area for growth of biofilm

• This helps in the decomposition of organic matter

Inlet

Outlet

12

Bio-mat
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Secondary Treatment Unit

Coirvel Treatment 

Unit

Coirvel Treatment Unit (CTU)

• CTU is a caged structure with different 

compartments

• These are packed with coconut coir and 

different sizes of gravel media alternately to 

provide passive filtration and surface area for 

growth of biofilm which helps in further 

degradation of organic matter

Inlet

Outlet

13
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Secondary Treatment Unit

Floating Planted 

Bed Unit

Floating Planted Bed

• Selected plant species are grown on floating 

mats 

• Plants extract metals and inorganic pollutants 

from wastewater

• Their hanging roots provide a large surface 

area for passive filtration 

• Development of microbial consortium is also 

facilitated on the roots

Inlet

Outlet

14
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Tertiary Treatment Unit

Disinfection Unit

Disinfection Unit

• Disinfection is the last unit operation of 

treatment

• Sodium hypochlorite is used as a disinfectant in 

order to eliminate pathogens

Inlet

Outlet

15
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N-Treat 

Technology
(In-situ Nallah Treatment 

Technology)

Features

Low Capital 

Cost

Low O&M 

Cost

No Extra 

Land 

Requirement

Gravity 

Flow
No Electricity 

Requirement

No Odour 

Issues
Beautiful 

Aesthetics

No Skilled 

Manpower 

Requirement

No 

Mechanical 

or Electrical 

Equipment 

Use of 

Indigenous 

Material

16
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Removal Efficiency

N-Treat Technology

85 - 90% 

TSS 

Removal

TSS

70 - 80% 

BOD 

Removal

BOD

Wastewater 

at Inlet

Treated 

Water at 

Outlet Remarks: The pollutant removal solely depends upon the inlet 

wastewater characteristics and available area for the treatment

17
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N-Treat Technology

IMPLEMENTATION

METHODOLOGY

18
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Stage 1
Feasibility study

• Physical survey to identify the drain

• Selection of treatment stretch

• Recording of measurements of stretch

• Identification of site constraints like 

inaccessibility, encroachment etc.

• Recording of observations for 

wastewater quality, drain channelization 

(if any)

Stage 2

• Submission of feasibility report

Stage 3

• Detailed topographical survey

Stage 4

• Flow assessment

• Wastewater assessment

• Dimensional analysis of drains

Stage 5

Design of N-Treat Technology:

Design considerations

• Floating matter

• Silt

• Organic matter

Stage 6

DPR Submission:

Inclusion

• Design details of N-Treat Technology

• Recapitulation sheet

• Detailed BOQ of civil works and 

O&M works

• Detailed drawings

• Detailed O&M manual

19

IMPLEMENTATION METHODOLOGY
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1

Field Visit

• Physical survey to identify 

and measure the 

available stretch

• Check the site constraints 

(inaccessibility, 

encroachment)

4

3

Preparation of 

Block Estimate

2

Quantification of Sewage 

and Proposed Treatment 

Capacity

Based on population 

projection and quantification 

of waste generation, capacity 

for treatment will be 

calculated

Block estimate of 

selected technology will 

be prepared for 

overall defined 

treatment scheme and 

its capacity

Preparation of 

Feasibility Report

Preparation of 

Feasibility report based 

on site visit observations 

and preliminary 

calculations 

20
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5

Topographical Survey, Flow 

Assessment

 and Dimensional Analysis

• Detailed survey for 

recording the elevation 

profile, dimensions of the 

drain

• Recording encroachment, 

lateral drains

• Flow quantification

• Wastewater Sampling

8

7

Submission of DPR

6

Design of N-Treat 

DPR Submission with:

• Design details of N-

Treat Technology

• Recapitulation sheet

• Detailed BOQ of civil 

works and O& M 

works

• Detailed drawings

• Detailed O & M 

manual

Project Execution

Carry out execution 

works on-site

Continuous project 

management from 

inception to 

commissioning   

Design done on basis of 

flow, available space, 

wastewater 

characterization to 

arrest – floating matter, 

silt and organic matter
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N-Treat Technology

IMPLEMENTED & 

ONGOING

PROJECTS

22
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105+
Ongoing Product Implementation

23N- Treat Presence

IMPLEMENTED & ONGOING

PROJECTS

N-Treat Technology
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Completed Projects

24
Implemented project video:
https://emergyenviro-my.sharepoint.com/:v:/p/akshay/EaAac7qCjeFHvsuVc3PGksAB3AdSLR2vXvBtELNWRfCUog?e=X4i4E8Page 1173 of 1410
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Completed Projects

25
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The N-Treat has been found 

suitable for application in 

urban areas wherein the 

space availabili ty has been 

an issue. 

Shillong smart city, Jowai 

Municipal Board, Nashik 

Municipal Corporation and 

Municipal Corporation of  

Greater Mumbai are some 

major bodies wherein N-Treat 

based treatment is proposed.

Ongoing Projects

PRODUCTS

N-Treat under

 Nashik Municipal Corporation

Reference: 

https://indianexpress.com/article/cities/mu

mbai/iit-bs-n-treat-tech-to-help-bmc-treat-

sewage-in-nullahs-on-spot-8042355/

N-Treat under

Municipal Corporation of Greater Mumbai

26
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Impact
(N-Treat Based In-Situ 

Nallah Treatment)

N-treat based In-situ Nallah 

treatment technology is being 

installed across Maharashtra.

For the treatment of  

wastewater in urban slums and 

rural areas without sewer 

networks, this low-cost 

technology is offering 

practical solutions.

70+ 
Locations

1.5+ Cr 
Liters/Day

3.43 Lakh+ 

People

Treating ImpactingInstalled

27
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Impact
(N-Treat Based In-Situ 

Nallah Treatment)

We are working with Zil la 

Parishad Kolhapur for 

Installation of  Liquid Waste 

Management facil ity at 88 

Villages along back of  

Panchganga river for pollution 

prevention.

N-Treat Technology provides 

low-cost solution for treatment 

of  sewage in vil lages having no 

proper sewer network and 

impacted by floods.

88 
Villages

~3.50 Cr. 
Liters/Day

9.89+ Lakh 

People

Treating

Impacting

Target

28
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ANNEXURE-XXIV

--- - *::- - -~ ..,c; 

Offoce 0 1 Municipal Council 
;,-~ ~ .., 

Sri V1jaya Purarr. 

STATUS OF SEWERAGE A D WAS-EWA-E MA A EME 
PORT BLAI 

q JECT I 

r 20' 9 under ,re Smar' City Miss10 a Detailec P·o•ect Report DPRI was 
prepared for trP Developmer' o' Wale• Supoly & Sewe'clae etwori< Svstem at 
Port Bia r under thP Area-Baseo Develop.,,e,: ABD com~nen1 covenn.g Wards 
02 03 04 & 05 

• The Sewerage pro,ect envisaged 03 decen ral1sed Sewage reat ent Plants 
(STPs) based on the in erception and d version of sewage 10 dece tralised STPs 
with a total capac·ty of • O MLD 

• In 2020, the Tenders were invi ed for a., Eng, eenng Pr curement and 
Construction (EPC) contract w, h a complet1or, period o' 24 o t s a d Operation 
& Maintenance (0& J for 5 years 

• In the August 2021 the work was awarded to ' s Shrist Infrastructure 
Development Corporation L m1ted (later renamed 1 s Shnst-Krush GKR - a Joint 
Venture) vide Agreement No 04/CEO PBSPU2G20-2 da!ed 9 July 2021 

• Till 2023, 11 was found the inordinate delays ,n e~ccullon of ... ark and the contractor 
failed to maintain project t1mehnes adversely affect.ng mplementat1on progress. 

• 2024, During the 31st PBSPL Board Me1.:t ng, 11 was proposed to terminate the 
project due to persistent delays and non-compl ance w th contractual milestones 
and same was approved 

• 2024, proposal received from IIT Bombay for a compr hens1ve grey and black 
water management plan for the entir South Andaman (Sn 1iaya Puram) region 
with the in-situ Nalla Treatment (for all nallah outfalls discharging into the sea). 

• In compliance with Hon'ble NGT directives, the UT Administration engaged IIT 
Bombay to prepare a comprehensive grey and black water management plan for 
the entire South Andaman (Sri Vijaya Puram) region. 

• In 2024, PBSPL resolved to drop the ABO-based project (restricted to 4 wards) 
and adopt the IIT Bombay in-situ solution for its economical cost and scalability. 

• Necessary Tender Process for In-situ Nallah Treatment was done, SVPMC 
initiated tenders for in-situ treatment of 20 nallahs, grouped into 6 clusters of works. 

• Tenders were floated as per DSR 2021 and thereafter revision of estimates made 
as per DSR 2023 schedules. 

• In the first and second calls. No bids were received. 

• Third call: Only one cluster received bids (three in total); however, the L 1 bid was 
36.39% above the justified rate, rendering 1t non-viable. 
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--------------~ 

• In June 2025 51~ tender call issued with revised terms for wider partIcIpatIon: 
tender opening scheduled for 2411' July, 2025. Each duster Is to be completed 
within 12 months from the work award date However, no participation received 

• In 1st week of August. 2025, a Pilot Proiect at RK M1ss1on allah & Coroyn's Cove 
nalla were selected and SVPMC executed the project departmentally using in­
house resources to ensure timely completion. 

• The pilot proiect covers pnmary & secondary treatment 1.e., by 1nstalhng screens 
to avoid solid waste, constructed a temporary weir to increase detention time for 
silt accumulation along with phytoplankton (canna ind1ca) was introduced to ensure 
the b1olog1cal as well as nutnents uptakes can be ensured. 

• The Plan of action for implementation of the project in all drains were made and 
being implemented through the departmental engIneenng staffs. 

Superintending Engineer 
Municipal Council 
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Details of major drains identified by IIT-B, in the SVPMC area for 
implementation of in-situ Nallah Treatment at drains: 

 
 
  

1. RK Mission 

2. Haddo Jetty Road 

3. Seashore Road, Haddo 

4. Hallow Block Via Karan Trading 

5. Jail Complex, Prathrapur 

6. Kali Mandir 

7. Cooperative Colony to Mahindra Showroom 

8. Garacharma School 

9. LIC Office Front Side 

10. Diganabad Drain 

11. Junglighat Road Kalyan Mandapam & NGO Colony 

12. Ayush Hospital Back Side 

13. Prem Nagar Burning Ghaat 

14. Corbyn's Cove (Stretch – 1) (Doctor's Colony) 

15. Corbyn's Cove (Stretch – 2) 

16. Vijay Baugh 

17. Fisherman Colony 

18. Mazar Pahad Area 

19. Uma Bakery 

20. Telugu Basthi 

SVPMC Map 

showing major 

drains 
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Details of major drains and cluster if tenders name of work called/ invited tenders 

S No Drain Code Drain Name Name of Work 

[1] [2] [3] [4] 

1 T3-6 RK Mission Installation of N-Treat Based In-Situ Nalla Treatment 
Port Blair Municipal Council – RK Mission Drain 

2 T1-1 Haddo Jetty Road Installation of N-Treat Based In-Situ Nalla Treatment 
Port Blair Municipal Council - Haddo Jetty Drain and 
Seashore road Drain 

3 T1-2 Seashore Road, Haddo 

4 T2-8 Hallow Block Via Karan Trading Installation of N-Treat Based In-Situ Nalla Treatment 
Port Blair Municipal Council Drain at Prothrapur and 
Garacharma Area 

5 T2-9 Jail Complex, Prathrapur 

6 T2-3 Kali Mandir 

7 T2-11 Cooperative Colony to Mahindra 
Showroom 

8 T2-13 Garacharma School 

9 T1-5 A LIC Office Front Side Installation of N-Treat Based In-Situ Nalla Treatment 
Port Blair Municipal Council - Drains at Junglighat and 
Phoenix Bay 

T1-5 B 

T1-5 C 

10 T1-8 Diganabad Drain 

11 T1-9 Junglighat Road Kalyan Mandapam 

12 T1-10 A NGO Colony 

T1-10 B 

13 T1-11 Ayush Hospital Back Side 

14 T1-13 Prem Nagar Burning Ghaat 

15 T3-1A Corbyn's Cove (Stretch – 1) (Doctor's 
Colony) 

Installation of N-Treat Based In-Situ Nalla Treatment 
Port Blair Municipal Council - Corbyn's Cove Drain - 
Strech A and Strech B T3-1B Corbyn's Cove (Stretch – 2) 

16 T3-2 Vijay Baugh Installation of N-Treat Based In-Situ Nalla Treatment 
Port Blair Municipal Council - Drains in South Point, 
Junglighat, Dollygunj Area 

17 T3-5 Fisherman Colony 

18 T3-8 Mazar Pahad Area 

19 T3-11 Uma Bakery 

20 T3-12 Telugu Basthi 
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Details of tender for Installation of N-Treat Based In-Situ Nalla Treatment at Sri Vijaya Puram major drains based 
on Schedule of Rates (DSR 2021) 

Sl 
No. 

Name of Work 
ECPT as 
per DSR 
2021 

Completion 
(months) 

Tender ID & No. of 
Calls 

Tender 
publish 
Date 

Tender 
Opening 
Date 

Remarks 

1 

Installation of N-
Treat Based In-Situ 
Nalla Treatment Port 
Blair Municipal 
Council – RK 
Mission Drain 

1,68,56,606 12 

2024_PMBC_15824_1 
30-09-
2024 

21-10-2024 
1st Call, No 
bidder 
participated 

2024_PMBC_16344_1 
11-11-
2024 

02-12-2024 
2nd Call, No 
bidder 
participated 

2 

Installation of N-
Treat Based In-Situ 
Nalla Treatment Port 
Blair Municipal 
Council - Haddo 
Jetty Drain and 
Seashore road Drain 

1,86,49,076 12 

2024_PMBC_16046_1 
17-10-
2024 

20-11-2024 
1st Call, No 
bidder 
participated 

2024_PMBC_16046_2 
29-11-
2024 

06-12-2024 
2nd Call, No 
bidder 
participated 

3 

Installation of N-
Treat Based In-Situ 
Nalla Treatment Port 
Blair Municipal 
Council - Corbyn's 
Cove Drain - Strech 
A and Strech B 

7,42,91,757 12 

2024_PMBC_16097_1 
21-10-
2024 

20-11-2024 
1st Call, No 
bidder 
participated 

2024_PMBC_16097_2 
29-11-
2024 

06-12-2024 
2nd Call, No 
bidder 
participated 

4 

Installation of N-
Treat Based In-Situ 
Nalla Treatment Port 
Blair Municipal 
Council Drain at 
Prothrapur and 
Garacharma Area 

5,66,64,220 12 2024_PMBC_16165_1 
24-10-
2024 

02-12-2024 
1st Call, No 
bidder 
participated 
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Sl 
No. 

Name of Work 
ECPT as 
per DSR 
2021 

Completion 
(months) 

Tender ID & No. of 
Calls 

Tender 
publish 
Date 

Tender 
Opening 
Date 

Remarks 

5 

Installation of N-
Treat Based In-Situ 
Nalla Treatment Port 
Blair Municipal 
Council - Drains at 
Junglighat and 
Phoenix Bay 

9,02,19,035 12 2024_PMBC_16266_1 
04-11-
2024 

02-12-2024 
1st Call, No 
bidder 
participated 

6 

Installation of N-
Treat Based In-Situ 
Nalla Treatment Port 
Blair Municipal 
Council - Drains in 
South Point, 
Junglighat, Dollygunj 
Area 

6,18,57,098 12 2024_PMBC_16293_1 
06-11-
2024 

02-12-2024 
1st Call, No 
bidder 
participated 

 
Details of tender for Installation of N-Treat Based In-Situ Nalla Treatment at Sri Vijaya Puram major drains based 
on Schedule of Rates (DSR 2023) 

Sl 
No. Name of Work 

ECPT as 
per DSR 
2023 

Completion 
(months) Tender ID 

Tender 
publish 
Date 

Tender 
Opening 
Date Remarks 

1 

Installation of N-
Treat Based In-Situ 
Nalla Treatment Port 
Blair Municipal 
Council – RK 
Mission Drain 

1,84,61,248 12 2025_PMBC_17917_1 
07-03-
2025 

07-04-2025 

3rd Call (3 
bidders 
participated. 
L1 quoated 
36.39% 
higher than 
justified 
amount, 
Hence, 
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Sl 
No. Name of Work 

ECPT as 
per DSR 
2023 

Completion 
(months) Tender ID 

Tender 
publish 
Date 

Tender 
Opening 
Date Remarks 

cancelled.) 

2025_PMBC_18925_1 
18-06-
2025 

15-07-2025 
4th Call, No 
bidder 
participated 

2025_PMBC_18925_2 
18-07-
2025 

24-07-2025 5th Call. 

2 

Installation of N-
Treat Based In-Situ 
Nalla Treatment Port 
Blair Municipal 
Council - Haddo 
Jetty Drain and 
Seashore road Drain 

1,78,96,052 12 

2025_PMBC_17929_1 
08-03-
2025 

07-04-2025 
3rd Call, 
Tender 
cancelled. 

2025_PMBC_18973_1 
23-06-
2025 

15-07-2025 
4th Call, No 
bidder 
participated 

2025_PMBC_18973_2 
18-07-
2025 

24-07-2025 5th Call. 

3 

Installation of N-
Treat Based In-Situ 
Nalla Treatment Port 
Blair Municipal 
Council - Corbyn's 
Cove Drain - Strech 
A and Strech B 

7,06,55,446 12 

2025_PMBC_17912_1 
07-03-
2025 

07-04-2025 
3rd Call, 
Tender 
cancelled. 

2025_PMBC_18968_1 
23-06-
2025 

15-07-2025 
4th Call, No 
bidder 
participated 

2025_PMBC_18968_2 
18-07-
2025 

24-07-2025 5th Call. 

4 

Installation of N-
Treat Based In-Situ 
Nalla Treatment Port 
Blair Municipal 
Council Drain at 
Prothrapur and 

5,51,15,411 12 

2025_PMBC_17943_1 
10-03-
2025 

07-04-2025 
2nd Call, 
Tender 
cancelled. 

2025_PMBC_19006_1 
25-06-
2025 

24-07-2025 3rd Call. 
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Sl 
No. Name of Work 

ECPT as 
per DSR 
2023 

Completion 
(months) Tender ID 

Tender 
publish 
Date 

Tender 
Opening 
Date Remarks 

Garacharma Area 

5 

Installation of N-
Treat Based In-Situ 
Nalla Treatment Port 
Blair Municipal 
Council - Drains at 
Junglighat and 
Phoenix Bay 

8,91,76,189 12 

2025_PMBC_17954_1 
11-03-
2025 

07-04-2025 
2nd Call, 
Tender 
cancelled. 

2025_PMBC_19009_1 
25-06-
2025 

24-07-2025 3rd Call. 

6 

Installation of N-
Treat Based In-Situ 
Nalla Treatment Port 
Blair Municipal 
Council - Drains in 
South Point, 
Junglighat, Dollygunj 
Area 

6,15,53,028 12 

2025_PMBC_17946_1 
11-03-
2025 

07-04-2025 
2nd Call, 
Tender 
cancelled. 

2025_PMBC_19012_1 
25-06-
2025 

24-07-2025 3rd Call. 

 

Page 1186 of 1410

11843881



"Pilot Implementation of Floating Treatment Wetlands (FTWs) for Wastewater 
Management at Two Major Drains in Sri Vijaya Puram" 

The Andaman Nicobar Island (Urban areas), city of Sri Vijaya Puram generates around 23.6 

Million Liters (MLD)1 of wastewater per day from 47,971 Households. The current sanitation 

infrastructure relies exclusively on On-Site Sanitation (OSS) system i.e., Septic tank systems 

connected to soak pits, which effectively manage blackwater (septage) about 7.78 MLD2 of 

total generation, followed by decentralised Sewage Treatment Plants at commercial 

establishments of about 2.303 MLD3 sewage treated through STPs of private units (both 

rural and urban). Therefore, black water of 10.083 MLD is getting treated. This septage is 

collected and treated at a 42 KLD4 Faecal Sludge Treatment Plant (FSTP), adhering to the 

Central Public Health and Environmental Engineering Organisation (CPHEEO) guidelines for 

septage management. However, the grey water of 13.517 MLD5 being discharged to the sea 

through 20 drains. For the treatment of wastewater (grey water), a pilot project was 

implemented using “Floating Wetland Treatment (FWT)” at RK Mission Nallah & Corbyn’s 

Cove Nalla. 

Sewerage system: 

In 2019, under the Smart City Mission, a sewerage system for only four out of 24 wards was 

taken up as part of the ABD component for the treatment of 10 MLD through decentralised 

Sewerage Treatment Plant (STP). The project, faced inordinate delays & contractor defaults 

in meeting timelines, leading to poor progress until 2023. In 2024, to comply with Hon’ble 

NGT directives, the UT Administration engaged IIT Bombay, which proposed an eco-friendly 

in-situ Nallah Treatment through phytoremediation for sewerage treatment solution for all 

nallah outfalls into the sea. Consequently, the Port Blair Smart Project Ltd. dropped the ABD 

project limited to four wards and adopted the IIT Bombay plan for the entire Sri Vijaya Puram 

(Urban area of ANI). In 2025, Sri Vijaya Puram Municipal Council floated tenders in six 

clusters for in-situ nallah treatment.  

1 Calculated as per methodology prescribed in CPHEEO Manual 2013. 
2 33% of the wastewater is from toilet flushing (45 litres per capita per day, based on IS 1172: 1993, reaffirmed in 
2007). 
3 Manages through Decentralized Sewage Treatment Plants (dSTPs).
4 Calculated based on clause 3.4.3.3 of IS 2470 - 1985 Part 1 (Code of Practice for the Installation of Septic
Tanks): 0.00021 m³/capita/day, 1,40,572 (2015), with a design period of 12 years (2030)]. 
5 Difference of Sewage generated and treated through OSS & decentralized STPs. 

ANNEXURE-XXV
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Accordingly, DPR were prepared and tenders were invited for all the drains in 06 clusters of 
tender works. During the 3rd call, participation received with exorbitantly higher bidding rates 
than justified rates, making it non-viable. Thereafter, no participation was received till 5th call. 

Situ Nallah Treatment Technology: 

As per the Detailed Project Report (DPR) submitted by IIT Bombay, the N-TREAT 
Sustainable In-Situ Nallah Treatment Technology, developed by EMERGY Enviro Private 
Limited (a SINE–IIT Bombay company), has been identified for implementation. N-TREAT is 
an innovative and engineered green sewage treatment system wherein sewage flowing 
through drains is treated within the drains themselves using a combination of physical and 
biological processes. 

The N-Treat Technology comprises four basic treatment units, namely Preliminary, Primary, 
Secondary, and Tertiary. At the preliminary stage, screening units are installed to arrest 
floating matter. This is followed by the primary stage involving sedimentation to remove 
suspended solids. In the secondary stage, organic matter is treated through 
phytoremediation techniques, and finally, in the tertiary stage, disinfection is carried out to 
address pathogenic organisms. The detailed process is illustrated below: 

 

Figure 1 In-situ N-Treatment system submitted by IIT-Bombay 

Preliminary & Primary Treatment: 

 
Figure 2 In-situ N-Treatment system- Preliminary & Primary Treatment 

Page 1188 of 1410

11863883



Secondary Treatment: 

 

Figure 3 In-situ N-Treatment system- Secondary Treatment 

 

Tertiary Treatment: 

 

Figure 4 In-situ N-Treatment system- Tertiary Treatment 
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SVPMC-Pilot Project (in-situ N-Treatment) : 

In response to the directive of the Chief Secretary, A&N Administration, a team of officials 

comprising the Secretary (UD & PWD) and Secretary (SVPMC) visited the site along with  

Chief Engineer (APWD), Superintending Engineer (SVPMC), Executive Engineers, Assistant 

Engineers, and the Sanitary Officer of SVPMC and issued necessary directions for preparing 

plans to ensure timely execution.  

Subsequently, the Sri Vijaya Puram Municipal Council (SVPMC) initiated a pilot 

project with its own engineers and with technical guidance from IIT Bombay. The project 

adopts a nature-based, in-stream treatment approach through Floating Wetland Treatment 

(FWT) at two key locations: the R.K. Mission drain and the Corbyn’s Cove beach drain. 

These drains were prioritized due to higher treatment demand, with an average daily flow of 

about 6.751 MLD (⁓50%).  

Table 1 List of major drains where Pilot project implemented. 

Drain 
Code 

Drain Location Peak Flow Lean Flow (m³/hr) Average 
Daily Flow 

(MLD) 
In 

(m³/hr) 
In 

(MLD) 
In (m³/hr) In (MLD) 

T3-1 Corbyn’s Cove drain towards 
Corbyn’s Cove Point 

382.3200 9.176 251.4000 6.034 5.694 

T3-6 Machi Line to Rama 
Krishnan Mission drain 

80.6400 1.936 41.0400 0.985 1.057 
 

Total 462.9600 11.112 292.4400 7.019 6.751 
 

The project was executed departmentally by SVPMC using in-house resources and locally 
available plants (Canna indica), technical execution by the Engineering Wing of SVPMC and 
expert support/ guidance from IIT Bombay. The system was implemented within seven days. 

The system was designed to: 

• Arrest floating plastics and debris through screens. 

• Slow down the flow in the detention sump for better settling and treatment. 

• Promote natural phytoremediation using aquatic plants, which helped in the 
reduction of suspended solids, organic matter, and partial nutrient load. 

 

R.K.Mission Drain: 

The pilot project was adopted at R.K.Mission Drain, keeping in view the primary and 

secondary treatment requirements for the removal of floating matter, suspended solids, and 

organic matter through a combination of physical and biological processes. For the removal 

of floating matter, screens were installed at the inlet of the pilot treatment unit. Thereafter, a 

Page 1190 of 1410

11883885



detention sump was created using a temporary weir (bund) with a top notch to allow spillover 

of excess water while ensuring the settlement of suspended solids. Within this sump, a 

Floating Planted Bed Unit (FPBU) was installed, constructed using HDPE crates with 

thermocol beds to support aquatic plants, with their roots submerged in water to facilitate 

biological treatment. 

 
 

 
Figure 5 Pilot Project-In-situ N-Treatment system- R.K. Mission Drain 
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Corbyn’s Cove Drain: 

A similar project was implemented at Corbyn’s Cove drain, where the flow originates from 
major stormwater drains discharging into the sea. As part of the intervention, bar screens 
were installed to intercept floating and bulky waste, while a weir was constructed across the 
drain to create a detention sump. This sump acted as a holding zone, allowing aquatic plants 
and natural bio-filtration systems to function effectively for primary treatment of the polluted 
water before its outfall. 

 

Figure 6 Pilot Project-In-situ N-Treatment system- Corbyn’s Cove Drain 

Replication of Pilot project in rest of the drains: 

Building on this model, replication has now been initiated across the city, and all the Junior 
Engineers (JEs) have been assigned duties to adopt and manage the remaining major 
drains, ensuring similar treatment practices are put in place. After installation of these pilot 
projects at all identified sites, the outcomes will be evaluated by analysing wastewater 
samples for standard parameters to assess the treatment quality and efficiency. 

 

Way Forward: 

The pilot implementation of Floating Wetland Treatment (FWT) in Sri Vijaya Puram 
demonstrates the viability of nature-based, low-cost, and decentralized wastewater 
management solutions for urban drains. By incorporating bar screens, detention sumps, and 
aquatic plant-based biofiltration, the system effectively addresses floating debris, suspended 
solids, and organic load, thereby improving the quality of drain water before its discharge 
into coastal waters. The interventions at R.K. Mission and Corbyn’s Cove drains highlight the 

potential for scaling up such systems across the city’s 20 major outfalls. Furthermore, this 

approach aligns with IIT Bombay’s proposed N-TREAT sustainable in-situ treatment model, 
ensuring compliance with regulatory directives while safeguarding sensitive marine 
ecosystems. The success of this pilot provides a replicable framework for urban wastewater 
management in island contexts and other resource-constrained urban environments. 
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Drain Remediation project
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R K Mission Drain
7 /08 /2025
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Austinabad- Carbyn’s Cove Drain
08/08/2025
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ANNEXURE-XXVI
F .No.: SVPMC/8/5/2025-26/SE/34 7, dated 12.08 .2025 

ACTION PLAN FOR N-TREATMENT OF MAIN DRAINS 

The following Junior Engineers have been assigned to execute the job as tabulated 
below, under the supervision of their respective Assistant Engineers & Executive 
Engineers. The respective Assistant Engineers are also directed to submit the sampling 
& testing reports as per the date mentioned below, in association with APWDs water 
testinq laboratorv 

S.No. Name of Main Drain JE Assigned Target Sampling Sampling 
for Completion Collection & Collection & 
Execution Date testing atartlng testing ending 

from (Date) on (Date) 
1 T1-1 Hadoo Jetty Road JE-I (Works) 14-Aug-2025 13-Aug-2025 17-Aug-2025 

(Gate No. 3) 
2 T1 -2 Seashore road, Hadoo JE-I (Works ) 14-Auo-2025 13-Aua-2025 17-Auo-2025 
3 T1 -5 Drain leading from main JE-I11 14-Aug-2025 13-Aug-2025 17-Aug-2025 

office front side (Works) 
4 T1 -8 Diganabad near Amina JE-I11 14-Aug-2025 13-Aug-2025 17-Aug-2025 

house (Works) 
5 T1-9 NGO Colony near 

Khaitan Kalvan mandapam 
JE-11 (Works) 14-Aug-2025 13-Aug-2025 17-Aug-2025 

6 T1-13 Prem Nagar burning J E-11 (Works) 
ohat 

14-Aug-2025 13-Aug-2025 17-Aug-2025 

7 T3-12 Telugu Basti Halder JE-VII 14-Aug-2025 13-Aug-2025 17-Aug-2025 
Colony (Works ) 

8 T2-3 Kali Mandir opposite to JE-VII 14-Aug-2025 13-Aug-2025 17-Aug-2025 
main road (Works) 

9 T2-4 B Nagar to seashore JE-VII 14-Aug-2025 13-Aug-2025 17-Aug-2025 
(Works) 

10 T2-13 Garacharma School JE-VII 14-Aug-2025 13-Aug-2025 17-Aug-2025 
behind Susan Roses (Works) 

11 T2-8 Hallow Block Company JE-IX 14-Aug-2025 13-Aug-2025 17-Aug-2025 
via Karan tradlna (Works) 

12 T2-9 Jail complex to JE-IX 14-Aug-2025 13-Aug-2025 17-Aug-2025 
Vivekananda Colony, (Works) 
Prathrapur 

13 T2-11 Cooperative colony to JE-IX 14-Aug-2025 13-Aug-2025 17-Aug-2025 
Mahindra Showroom (Works ) 

14 T3-1 Corbyn's cove drain JE-VI 14-Aug-2025 13-Aug-2025 17-Aug-2025 
towards Corbvn·s cove point (Works) 

15 T3-2 Junglighat airport Vijay JE-IV 14-Aug-2025 13-Aug-2025 17-Aug-2025 
Bao h (Works) 

16 T3-6 Machi line to Rama JE-V (Works) 14-Aug-2025 13-Aug-2025 17-Aug-2025 
Krishna Mission area 

17 T3-8 Mazar Pahad Area JE-V (Works) 14-Aug-2025 13-Aug-2025 17-Aug-2025 
(Mazar Drain) 

18 T3-11 Hemraj Bhadur Colony JE-IV 14-Aug-2025 13-Aug-2025 17-Aug-2025 
to Uma bakery (Works) 

19 T3-5 Dairyfarm fisherman JE-IV 14-Aug-2025 13-Aug-2025 17-Aug-2025 
colony drain 1 (Works) 

Special Testing Requirements 
• Recommended tests as per CPCB: pH, BOD, COD, TSS, and fecal coliform. 
• 13th August 2025: Water quality testing for RK Mission Nalla. 
• Before 17th August 2025: daily sampling & testing of parameters to check efficacy of the 

system. 
• Al l the Drains already having Canna lndlca-type plants. 

Roles & Responslbilltles 
• Junior Engineer (JE): Responsible for execution of works and adherence to deadlines. 
• Field Team: Support JE In laying of plants, bundlng, and sampling. 

Laboratory: Conduct water quality tests from APWD Laboratory and submit results within 
stipulated date s. 
Procurement: All the necessary petty expon es may be borne by JEs pur h s d under 
the Rule 154 of GFR, 2017. 

Monitoring & Reporting 
• JE to submit progress roport dally until complollon. 
• Final compiled test reports to be ubrnitt d to tho deportment head for record and r~vlew. ,,.. 

r;;) .l - - ..,,0 1.,C., 

~M \ ..-\ "~\ 
Superintending Engineer 

Municipal Council 
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ANNEXURE-XXVII
';:f1R Qlf°acf>I Q~li~ 

Office of Municipal council 

JJtl'~uttll~ 
Sri Vijaya Puram 

Sri Vijaya Puram, dated 93.06.2025 

INSPECTION REPORT 
(Inspection at Faecal Sludge Treatment Plant (FSTP), Brookshabad) 

Date of Inspection: 23.06.2025 
Location: Brookshabad, Sri Vijaya Puram, Ward No.: 22 
Facility Type: Faecal Sludge Treatment Plant (FSTP) 
Operated & Maintained by: Sri Vijaya Puram Municipal Council 
Design Capacity: 42 KLD 

Observations: 

The FSTP at Brookshabad is managing city's faecal sludge generated from septic tanks 
and desludged through 07Nos. of cesspool emptier (mechanised septic tank cleaning 
tanker) available with SVPMC & Private operators. As per the information the plant starts 
functioning w.e.f. 2021. This is a critical infrastructure component for safe and sustainable 
faecal waste management in the SVPMC region. The plant was found to be operational 
and managed by a dedicated trained operator. 

During the inspection, the daily intake logbook/records were checked, and records of May 
2025 were analysed as follows: 

o Total septic tanker trips recorded: 105 
■ Government-operated tankers: 35 trips 
■ Private tankers: 70 trips 

o Total sludge received: 436 KL 
■ Government tankers: 140 KL 
■ Private tankers: 296 KL 

o Average daily sludge inflow: 14.06 KLD out of 42KLD and Plant utilization rate 
is Approx. 33.5% of design capacity. 

0 Revenue Collection: ,29,600 collected from private operators via PoS machine at 
Brookshabad NAKA-Checkpost. 

0 By-products Generated: 1.144 tonnes of compost and 261 KL of treated water. The 
generated compost & treated water is mostly utilised within the plant premises to 
maintain the greenery, otherwise sent to Gandhi Park through departmental vehicle. 

o Desludging Tanker Fleet Summary: 
0 Government Vehicle: AN01 R 4833 - 3 KL; 
• Private Vehicles: AN01 G 8341 - 5 KL, AN01 P 9691 - 5 KL, AN01 R 2860 - 8 

KL, AN01 L 8989 - 5 KL, AN01 Q 8989 - 4 KL & AN01 T 8989 - 5 KL 

It has been observed that all the records are properly maintained and the operation is well 

maintained. ~ 
Submitted please. 

S tary 
Munic~faf~OO'iYc~­

Mumcipal Council 
Sri Vijaya Puram 
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Photographs taken at 42KLD FSTP at Brookshabad during the inspection on 
23.06.2025 

     

 

   

 

    

 

     

Information Boards placed at FSTP site 

Treatment units of 42KLD FSTP at Brookshabad  

Logbooks for May 2025 of FSTP 

Compost and treated water are being used at plant site to maintain greenery 

r:.)'1!,,iHiji/;Htit/iii/MiJ.ild,\ii@I 
hf! FAECAL SLUDGE TREATMENT Pl.ANT 

Ward No 

Locaboo 

Operated & Maintained By 

Capaci1y 

Name of tfle COfltact Person : 

22 _.., __ .. _ .... _._ 

~ 
SWACHH 
SURVEKSHAN 
ti 16, I CMdlJ•fd .. --·-
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Disclosure to Promote the Right To Information

Whereas the Parliament of India has set out to provide a practical regime of right to 

information for citizens to secure access to information under the control of public authorities, 

in order to promote transparency and accountability in the working of every public authority, 

and whereas the attached publication of the Bureau of Indian Standards is of particular interest 

to the public, particularly disadvantaged communities and those engaged in the pursuit of 

education and knowledge, the attached public safety standard is made available to promote the 

timely dissemination of this information in an accurate manner to the public. 

इंटरनेट मानक

“!ान $ एक न' भारत का +नम-ण”
Satyanarayan Gangaram Pitroda

“Invent a New India Using Knowledge”

“प0रा1 को छोड न' 5 तरफ”
Jawaharlal Nehru

“Step Out From the Old to the New”

“जान1 का अ+धकार, जी1 का अ+धकार”
Mazdoor Kisan Shakti Sangathan

“The Right to Information, The Right to Live”

“!ान एक ऐसा खजाना > जो कभी च0राया नहB जा सकता है”
Bhartṛhari—Nītiśatakam

“Knowledge is such a treasure which cannot be stolen”

IS 1172 (1993): Code of Basic Requirements for Water
Supply, Drainage and Sanitation [CED 24: Public Health
Engineering.]

ANNEXURE-XXVIII
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I 

IS1172:1993 

Indian Standard 

CODE OF BASIC REQUIREMENTS FOR 

WATER SUPPLY, DRAINGE AND SANITATION 

( Fourth Revision ) 

UDC 625 i/.3 : 006.76 

BUREAU OF INDIAN STANDARDS 

MANAK BHAVAN, 9 BAHADUR SHAH ZAFAR MARG 

NEW DELHI 110002 

February 1993 Price Group 7 

  
  

 

 

( Reaffirmed 2002 )
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Water Supply and Sanitation Sectional Committee, CED 24 

FOREWORD 

This Indian Standard 
the draft finalized by 

( Fourth Revision ) was adopted by the Bureau of Indian Standards, after 
the Water Supply and Sanitation in Building Sectional Committee had been 

approved by the Civil Engineering Division Council. 

This Indian Standard was first published in 1957 and subsequently revised in 1963, 1971 and 1983. 
In this revision, requirements of water supply for residences has been listed based on population 
of the community. However, for Lower Income Group ( LIG ) and Economical Weaker Section 
of Society ( EWS ), the value of minimum requirement of water supply has been retained as 135 
litres per head per day. Fire demand in buildings has been catered to, by giving reference to a 

suita-ble standard. 

This code represents a standard of good practice and, therefore, takes the form of 
recommendations. 
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Indian Standard 

IS 1172 : 1993 

CODE OF BASIC REQUIREMENTS FOR 

WATER SUPPLY, DRAINAGE AND SANITATION 

( Fourth Revision ) 

1 SCOPE 

1.1 This standard lays down basic requirements 
for water supply, drainage and sanitation for 
residential, commercial, industrial and other 
types of buildings in urban areas including 
railway platforms, bus stations and terminals, 
seaports, airports and market yards. 

1.2 This standard does not take into consi- 
deration the requirements of water for industrial 
plants and processes which have to be provided 
for separately dependin gupon individual require- 
ments. It also does not take into account 
overcrowding, both casual and permanent, and 
is based on the assumption that the average 
size of a family is 5, and 9 m2 floor area is 
occupied by not more than two persons. It 
does not provide for municipal water supply 
requirements such as for street cleaning, etc. 

2 REFERENCES 

2.1 The following Indian Standards are neces- 
sary_adjuncts to this standard: 

IS No. 

2064 : 1993 

Title 

Code of practice for selection. 
instailation and maintenance 
of sanitary appliances ( second 
revision ) 

4878 : 1986 Byelaws for construction of 
cinema buildings (Jirst revision) 

9668 : 1990 Code of practice for provi- 
sions and maintenance for 
water supplies for fire fighting 

3 GENERAL REQUIREMENTS 

3.0 All ~buildings shall conform to the following 
general requirements in regard to water supply, 
drainage and sanitation. 

3.1 All premises intended for human habitation, 
occupancy or use shall be provided with the 
supply off potable water, neither connected with 
unsafe water supply nor subject to the hazards 
of backflow or back-siphonage. 

3.2 Plumbing fixtures, devices and appurt e- 
nances shall be supplied with water in sufficient 
volume and at pressures adequate to enable them 
to function satisfactorily under all normal 
conditions of use. 

3.3 Plumbing shail be designed and adjusted to 
use the minimum quantity of water consistent 
with proper performance and cleaning. 

3.4 Devices for heating and storing water shall 
be so designed and installed as to prevent 
dangers from explosion through overheating. 

3.5 Every building having plumbing fixtures 
installed and intended for human habitation, 
occupancy or use on premises abutting on a 
street, alley or ea,sement in which there is a 
public sewer, shall have connection with the 
sewer. 

NOTE - An easement 1s a ripht which the owner or 
occupier of certain land possesses. as such, for the 
beneficial enjoyment of that land, to do and conti- 
nue to do something, or to prevent and continue to 
prevent something being done, in or upon or in 
respect of, certain other land not his own ( defini- 
tion taken from Indian Easements Act, 1882 )* 

3.6 Each family dwelling unit on premises 
abutting on a sewer or with a private sewage- 
disposal system shall have, at least, one water 
closet and one kitcheu sink. It is desirable 
that a bath room with a tap or shower should 
be installed to meet the basic requirements of 
sanitation and personal hygiene. 

3.7 All other structures for human occupancy 
or use on premises abutting on a sewer or with 
a private sewage-disposal system shall have 
adequate sanitary facilities, but in no case less 
than one water-closet and one other fixture for 
cleaning purposes. 

4 WATER SVPPLY REQUIREMENTS 

4.1 Water Supply for Residences 

A minimum of 70 to 100 litres per head per day 
may be considered adequate for domestic 
needs of urban communities, apart from non 
domestic needs as flushing requirements. As 

1 
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IS 1172 : 1993 

a general rule the following rates per capita 
per day may be considered minimum for 
domestic and non domestic needs: 

Table I Water Requirements for Buildings 
Other than Residences 

1) 

2) 

3) 

For communities with 
population up to 20 000 
and without flushing 
system 

a) water supply through 40 lphd ( Min ) 
standpost 

b) water supply through 70 to 100 lphd 
house service connec- 
tion 

For communities with 
population 20 000 to 100 to 150 lphd 
100,000 together with 
full flushing system 

For communities with 
populationabove 100 000 150 to 200 lphd 
together with full 
flushing system 

NOTE - The value of water supply given as 150 to 
200 litres ner head ner day may be reduced to 135 
litres per head per hay fo; houses for Lower Income 
Groups ( LIG ) and Economically Weaker Section 
of Society ( EWS ), depending upon prevailing 
conditions. 

4.1.1 Out of the 150 to 200 litres per head per 
day, 45 litres per head per day may be taken 
for flushing requirements and the remaining 
quantity for other domestic purposes. 

4.2 Water Supply for Buildings Other Than 
Residences 

Minimum requirements -for water supply for 
buildings other than residences shall be in 
accordance with Table 1. 

5 DRAINAGE AND SANITATION 
REQUIREMENTS 

5.1 General 

There shall be at least one water tap and 
arrangements for drainage in the vicinity of 
each water-closet or group of water-closets in 
all buildings. 

5.2 Residences 

5.2.1 Dwellings with individual conveniences 
shall have at least the following fitments: 

a) 

b) 
c) 

One bath room provided with a tap, 

One water-closet, and 

One nahani or sink either in the floor or 
raised from the floor with a tap. 

SI Type of Building 
NO. 

(1) (2) 
i) Factories where bath rooms are 

required to be provided 

Consumption 
Per Day, litres 

(311 
45 per head 

ii) Factories where no bath rooms are 30 per head 
required to be provided 

iii) Hospital ( including laundry ) : 
a) Number of beds not 

exceeding 100 340 per head 

b) Number of beds exceeding 100 450 per head 

iv) Nurses� homes and medical 135 per head 
quarters 

v) Hostels 135 per head 

vi) Hotel 180 per head 

vii: Offices 45 per head 

viii) Restaurants 70 per seat 

ix) Cinemas, concert halls and theatres 15 per seat 

x) Schools: 

a) Day schools 45 per head 

b) Boarding schools 135 per head 

NOTE-- For fire demand in buildings refer 
IS 9668 : 1981. 

Where only one water-closet is provided in a 
dwelling, the bath and water-closet shall be 
separately accommodated. 

NOTE - Water-closets, unless otherwise indicated, 
shall be of Iadian style ( squa.tting type ). 

5.2.2 Dwellings without individual conveni- 
ences shall have the following fitments: 

a) 

b) 

cl 

One water tap with draining arrangement 
in each tenement, 

One water-closet and one bath for every 
two tenements, and 

Water taps in common bath rooms. 
. 

5.3 Buildings Other Than Residences 

The requirements for fitments for drainage and 
sanitation in case of buildings other than 
residences shall be in accordance with Tables 2 
to 12. 

6 WATER SUPPLY, DRAINAGE AND 
SANITATION REQUIREMENTS FOR 
RAILWAY PLATF~ORMS, BUS STATIONS, 
BUS TERMINALS AND AIRPORTS 

6.1 General 

The water supply, drainage and sanitation 
requirement specified in 6.2 to 6.4 for railway 
stations, bus stations, bus terminals, sea ports 
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IS 1172 : 1993 

airports include provisions, for waiting rooms and waiting halls. They do not however, include 
requirements for retiring rooms. 

6.2 Water Supply 

Requirements for water supply according to the following: 

Nature of Where Bathing Facilities 
Station are Provided 

litresf capita 

a) Railways, bus stations and sea port-s 

i) Intermediate stations ( excluding mail 45 

and express stops ) 

Where Bathing Facilities 
are not Provided 

litreslcapita 

25 

ii) Junction stations and intermediate 
stations where mail or express stoppage 
is provided 

iii) Terminal stations 

b) Airports 

70 45 

45 45 

International and domestic airports 

NOTES 

70 70 

1 The number of persons shall be determined by average number of passengers handled by the station daily; 
due consideration may be given to the staff and vendors likely to use facilities. 

2 Consideration should be given for seasonal average peak requirements 

6.3 Drainage 

Adequate arrangements shall be made for satisfactory drainage of all sewage and waste water. 
The drainage shall be so designed as to cause no stagnation at the maximum discharge rate for 
which the different units are designed. 

6.4 Sanitation 

6.4.1 �The minimum sanitary convenience to be provided at any railwa? station, bus station or 
bus terminal and sea ports 

Nature of Station 

Junction stations 
and intermediate 
stations and bus 
station 

Terminal stations 
and bus terminals 

shall be as given below: 

WC for Males WC for Females 

3 for first 1~000 4 for first 1 000 
persons and 1 for persons and 1 for 
every additional every additional 
1000 persons or 1 000 persons 
part thereof 

4 for first 1 000 5 for first 1 000 
persons and 1 for persons and 1 for 
every subsequent every subsequent 
1000 persons or 2000 persons or 
part thereof part thereof 

Urinals for Males Only 

4 for every 1 000 
persons and 1 for 
every additional 1000 
persons 

6 for first 1 000 
persons and 1 for 
every subsequent 
1 000 persons or 
thereof 

part 

6.4.2 The sanitary conveniences to be provided at airports shalI be as given below: 

Type of Airport WC for Males WC for Females Urinals for Males Only 

Domestic airports ( minimum ) 2� 4* 2 

for 200 persons 5 8 
for 400 persons 9 15 1: 

for 600 
persons 

12 20 for 800 persons :8� 26 :�o 

for 1000 persons 29 22 

International airports 

for 200 
persons 

for 600 persons 162 :: 
8 

16 
for 1000 persons 18 29 22 

NOTE - Separate provision shall be made for staff and workers, at these traffic terminals stations. 

* At least one Indian style water-closet shall be provided in each toilet. 
in any area. 

Assume 60 male to 40 female 
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IS 1172 : 1993 

6.4.2.1 The following provisions shall be made: 

a) For wash basins at the following rates: 

Domestic 
airports 

International 
airports 

Minimum of 2 each for male 
and female with the scale of 
provisions as for international 
airports for increase in 
population 

10 for 200 persons 
15 for 400 persons 
20 for 600 persons 
25 for 1000 persons 

b) Shower stalls with wash basin in the 
enclosure per stall should be provided at the 
following locations: 

i) 4 stalls each in the ladies and gents 
toilets in the transit or departure lounge. 

ii) 4 stans in the ladies and gents toilets 
in the main concourse 

6.4.3 Adequate scavenging arrangements shall 
be provided so that each terminal is kept clean 
of all refuse. Refuse containers shall be placed 
at convenient points. 

Table 2 Office Buildings 

( Clause 5.3 ) 

Sl Fitmeats For Male Personnel For Female Personnel 
No. 

(1) (2) (3) (4) 

i) Water-closets* 1 for every 25 persons or part 1 for every 15 persons or part 
thereof thereof 

ii) Ablution taps 1 in each water-closet 1 in each water-closet 
1 water tap with draining arrangements shall be provided for every 
50 persons or part thereof in the vicinity of water-closet and urinals 

iii) Urinals Nil upto 6 persons 

1 for 7 to 20 persons 

2 for 21 to 45 persons 

3 for 46 to 70 persons 

4 for 71 to 100 persons 

From 101 to 200 persons 
add at the rate of 3 per cent 

For over 200 persons, add at 
the rate of 2.5 percent. 

iv) Wash basins 1 for every 25 persons or part thereof 

v) Drinking water fountains 1 for every 100 persons with a minimum of one on each floor 

vi) C!eaner�s sink 1 per floor. kfin, preferably in or adjacent to sanitary rooms 

*This may include adequate number of European style of water-closets, if desired. 
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IS 1172 : $993 

Table 3 Factories 

( Clause 5.3 ) 

Fitments For Male Personnel For Female Personnel Sl 
No. 

0) 

9 

ii) Ablution taps 

iii) Urinals 

iv) 

v) 

vi) 

(2) 

Water-closet* 

(3) 

1 for 1 to 15 persons 

2 for 16 to 35 pesrons 

3 for 36 to 65 persons 

4 for 66 to 100 persons 

. 

(4) 

1 for 1 to 12 persons 

2 for 13 to 25 persons 

3 for 26 to 40 persons 

4 for 41 to 57 persons 

5 for 58 to 77 persons 

6 for 78 to 100 persons 

From 101 to 200 persons add 
at the rate of 3 percent 

From 101 to 200 persons add at 
the rate of 5 percent 

For over 200 persons. add at 
the rate of 2.5 percent 

For over 200 persons add at the . 
rate of 4 percent 

Washmg taps with 
draining arrangements 

Drinking water fountains 

1 in each water-closet 1 in each water-closet 

1 water tap with draining arrangements shall be provided for every 
50 persons or part thereof in the vicinity of water-closets and urinals 

Nil up to 6 persons 

1 for 7 to 20 persons 

2 for 21 to 45 persons - 

3 for 46 to 70 persons 

4 for 71 to 100 persons 

From 101 to 200 persons add at the 
rate of 3 percent 

For over 200 persons. add at the 
rate of 2.5 percent 

1 for every 25 persons or part thereof 

1 for every 100 persons or part thereof with a minimum of one on each 
floor 

Baths ( preferably showers ) 

NOTES 

As required for particular trades or occupations 

1 For many trades of dirty or dangerous character, more extensive provisions are required by law. 

2 Creches, where provided, shall be fitted ~with water-closets ( one for 10 persons or part thereof) and 
wash basil?s ( one for 15 persons or part thereof) and drinking water tap with draining arrangements 
( one for every SO persons or part thereof). 

*Some of the water-closets may be of Earopean style, if desired. 
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IS 1172 : 1993 

Table 4 Cinemas*, Concert Halls and Theaters 

-- 
Fitments 

r- 
For Male Public 

( czause 5.3 ) 

For Female Public For Male Staff For Fomale Staff SI 

No. 

(I) !2) 

i) Water-closets 

ii) Ablution taps 

. ..\ 
111, IJri nals 

v) Dri nking water 
fou ntains 

NOTES 

(3) 

1 per 100 persons up 
I o 400 persons; and 
for over 400 persons, 
add :lt the rate of1 
per250 pcrs~ns or 
part thcrcof 

(4) 

3 100 per persons up 
to 200 persons; and 
for over 200 persons 
add at the rate of 2 
per 300 persons or 
part thereof 

(5) 

1 for 1 to 15 
Oersons 
2 for 16 to 35 
persons 

(6) 

1 for 1 to -12 
persons 
2 for 13 to 25 
persons 

1 in each water. 1 in each water-closet 1 in each water- 1 in each 
closet closet 

! wz tcr tape with draining arrangenxnts shall be provided for 
part thereof in the vicinity of water-closets and urinals 

1 for 25 persons or - Nil up to 6 
3233. thereof persons 

1 for I to 20 
persons 

water-closet 

every 50 persons or 

- 

2 for 21 to 45 
persons 

1 for every 200 1 for every 200 1 for 1 to 15 1 for 1 to 12 
persons or part persons or part persons persons 
1 hereof thereof 2 for 16 to 35 2 for 13 to 25 

persons persons 

f----- _____l per 100 persons or part thereof --------------+ 

1 Some of the water-closets may be of European style, if desired. 

2 It may be assumed that two-thirds of the number are males and one-third females. 

3 Provisions for water tap may also be made in place of drinking water fountains, the scale of which 
may be 1 per 100 persons or part thereof. 

*See also IS : 4878-1986. 
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IS 1172 : 1993 

Table 5 Art Galleries, Libraries and Museums 

( Chse 5.3 ) 
_.__ ~~ 

Sl Fitnlents 
NO. 

0) (2) 

i) Water.ciosc!s 

ii) 

iii) 

iv) 

�1 

vi) 

Ablution taps 

Urinala 

Waah basins 

Cleaner9 
sinks 

For Male Public For Female Public Por Male Staff For Female Staff 

f3i (4, (5) 

I per 200 persons up 
to 400 oersozs: and 

I per 100 persons up to 1 for 1 to IS persons 
200 oersons, and for 

)ersons. add 2 for 16 to 3.5 persons for over. 400 p&ons, 
add 

over 200 1 
af the rate of 1 at the rate of 1 per 150 

per 250 persons or 
part thereof 

persons or part-:hereof 

I in each wnter- I in each water-closet 1 in each water-closet 
closet 

(6) 

1 for I to 12 
persons 

2 for 13 to 25 
persons 

1 in each 
water-closet 

I water tap with draining arrangements shall be provided for every 50 persons or part 
thereof in the vicinity of water-closets a1 d urinals 

* ,5 

1 per 50 persons - Nil to 6 up persons - 

1 for I to 20 persons 

3 for 21 to 45 persons 

1 for-every 200 persons 1 for 200 every persons 1 for 1 to 15 persons 1 for 1 to 12 
or part thereof; and or part thereof; and persons 
for over 400 persons, for over 200 persons, 2 for 16 to 35 persons 2 for 13 to 25 
add at the rate of 1 add at the rate of 1 persons 

per 250 persons 01 per 150 persons or 
part thereof part thereof 

+__-__.-----_-1 per floor, &fin---- -_--- ---------+ 

Drinking water +---__-l----_-_ 1 per 100 persons or part thereof- --------+ 

fountain 

NOTES 

1 Some of the water-closets may be of European style, if desired. 

2 It may be. assumed that two-thirds of number are males and one-third females. 
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Table 6 IIospitals, Indoor and Outdoor Patieot Wards 

( Clause 5.3 ) 

Sl 
No. 

(1) 

9 

ii) 

iii) 

iv) 

�) 

vi) 

vii) 

viii) 

ix) 

x) 

xi) 

xii) 

Fitments 

(2) 

Water-closets 

Ablution taps 

Wash basins 

Baths 

Bed pan washing sinks 

Clearner�s sinks 

Kitchen sinks and dish 
washers ( where kitchen is 
provided ) 

Water closets 

Ablution taps 

Urinals 

Wash basins 

Drinking water fountain 

NOTES 

Requirements 

(3) 
Indoor Patient Wards (For Males and Females ) 

1 for every,8 beds or part thereof 

1 in each water-closet plus one water tap with draining arrangements 
in the vicinity of water-closets and urinals for every 50 beds or part 
thereof 

2 up to 30 beds; add 1 for every additional 30 beds or part thereof 

1 bath shower for every 8 beds or part thereof 

1 for each ward 

1 for each ward 

1 for each ward 

Outdor Patient Wards and Visitors 

For Males For Females 

:,�e�Il,;Try 100 persons or part fhtr;;fYery 100 persons or part 

1 in each water-closet 1 in each water-closet 

1 water tap with draining arrangements shall be provided for every 
50 persons or part thereof in the vicinity of water-closets and urinals 

1 for every 50 persons or part - 

thereof 

1 for every 100 persons or part 1 for every 100 persons Or part 
thereof thereof 

+---------1 per 500 persons or part thereof-- ----_-+ 

1 Some of the water-closets may be of European style, if desired. 

2 Additional and special fitments for specific needs of hospitals may be provided. 
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IS 1172 : 1993 

Table 7 Hospitals ( Administrative Buildings, Medical Staff Quarters and Nurses’ Homes ) 
( Clause 5.3 ) 

SI Fitments For Administrative Buildings For Medical Staff Quaters For Nurses’ Homes 
No. I_ _--__“-__-_-~ ( Hostel Type ) ( Hostel Type ) 

For Male For Female ,___--_-*_----~ 

Personnel Personnel 
F�&%le ForS::$ale 

(1) (2) (3) (41 (5) (6) (7) 

i) Water- 1 for every 25 persons 1 for every 15 1 per 4 persons 1 per 4 persons 1 for 4 persons 
closets or part thereof persons or or part thereof 

part thereof 

ii) 4blution 1 in each water-closet 1 in each 1 in each water- 1 in each water- 1 in each water- 
taps water-closet closet closet closet 

1 water tap with draining arrangements shall be provided for every 50 persons or part thereof 
in the vinicity of water-closets and urinals 

iii) Urinals Nil up to 6 persons - - 
1 for 7 to 20 persons 
2 for 21 to 45 persons 
3 for 46 to 70 persons 
4 for 71 to 100 persons 
From 101 IO 200 per- 
sons, add at the rate 
of 3 percent; and for 
over 200 persons, add 
at the rate of 2.5 
percent 

iv) Wash 
basins 

1 for every 25 persons 1 for every 25 1 for every 8 1. for every 8 1 for every 8 
or part thereof persons 

part there:; 
persons or persons or 

part thereof part thereof 
pers;;;reOg:.part 

v) Baths 
( with 
shower ) 

- - 1 for 4 persons 1 for 4 persons 1 for 4 to 6 
or part thereof or part thereof persons or part 

thereof 

vi) Drinking 
water 

+------I per 100 persons or part thereof with a minimum of 1 on each floor---- 

fountains 

vii) Cleaner�s 
sink 

c---.-------- -1 per floor. Mln- --- ----- 

*Some of the water-closets may be of European style, if desired. 
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Table 8 Hotels 

( Clause 5.3 ) 

SI 
No. 

Fitments 

(1) (2) 

i) Water-closets 

For Residential 
PubUc and Staff 

(3) 

1 per 8 persons 
omitting occu- 
pants of the 
room with 
attached water- 
closets; minimum 
of 2 if both sexes 
are lodged 

For Public Rooms For Non-Residential Staff 
c--- - A m---v -.--_--------, 
�For Males 

(4) 

1 per 100 persons 
up to 400 persons; 
and for over 400, 
add at the rate 
of 1 per 250 per. 
sons or par. 
thereof 

For Female: �For Males 

(5) (6) 

2 per 100 per- 1 for 1 to 15 
sons up to 200 

per- 
sons 

persons; and 2 for 16 to 35 
for Ovei 200 persons 
add at the 3 for 36 to 65 
rate of 1 per persons 
100 persons 4 for 66 to 100 
or part there- persons 
of 

For Fernal& 

(7) 

1 for 1 to 12 
persons 
2 for 13 to 25 
persons 
3 for 26 to 40 
persons 
4 for 41 to 57 
persons 
5for 58 to 77 
persons 
6for 78 to 100 
persons 

1 in each water- 
closet 
persons or part 

ii) Ablution taps 

iii) Urinals 

1 in each water- 
closet 

I in each water 
closet . . 

1 in each 1 in each water- . 
water-closet closet 

1 water tap with dramlng arrangements shall be provided for every 50 
thereof in the vicinity of water-closets and urinals 

1 per 50 persons 
or part thereof 

.- Nil up to 6 
persons 
1 for 7 to 20 
persons 
2 for 21 to 45 

- - 

persons 
3 for 46 to 70 
persons 
4 for 71 to 100 
persons 

1 per water-closet I per water- 1 for 1 to 15 
and urinal pro- clos~et pro- persons 
vided v ided 2 for 16 to 35 

1 per 10 person5 
omitting the wash 
basir s installed 
in the room suite 

I for 1 to 12 
persons 

2 for 13 to 25 
persons 
3 for 26 to 40 
persons 
4 for 41 to 57 

iv) Wash basins 

persons 
3 for 36 to 65 
persons 
4 for 66 to 100 
persons persons 

5 for 58 to 77 
persons 
6 for 78 to 100 
persons 

- v) Baths 1 per 10 persons 
omitting occu- 
pants of the 
room with bath 
en suite 

vi) Slop sinks 1 per 30 bedrooms; 
minimum 1 pet 
floor 

- - - 

- - - - 

vii) Kitchen sinks 
and dish 
washers 

c----------c--_- 1 in each kitchen __--- ---3 

NOTES 

1 Some of the water-closets may be of European style, if desired. 

2 It may be assumed that two-thirds of the number are males and one-third females. 

10 

  
  

 Page 1227 of 1410

12253922



IS 1172 : 1993 

Table 9 Restaurants 

( Clnuse 5.3 ) 

SI Fitments Far Male Public For Female Public For Male Staff For Female Stalf 
NO. 

(11 (2) 
. 

‘3) 

i) Water-closet 1 for 50 seats up to 200 
seats; and for over 200 
seats, add at the rate 
of 1 per 100 seats or 
part thereof 

ii) Ablution taps 1 in each water-closet 

iii) Urinals 

(4) (5) 

1 for 50 seats up to 200 1 for I to 15 
seats; and for over 200 persons 
seats. add at the xate 2for 1610 35 
9f 1 �per 100 seats or persons 
part thereof 3 for 36 to 65 

persons 
4 for 66 to 100 
persons 

-1 in each water-closet 1 in each . 

(6) 

1 for 1 to 12 
persons 
2 for 13 to 25 
persons 
3 for 26 to 40 
persons 
4 for41 to 57 
persons 
5 for 58 to 77 
persons 
6 For 78 to 100 
persons 

1 in . each 
water-closet water-closer _^ 

1 water tap with draining arrangements shall be provided for every 50 persons or part 
thereof in the vicinity of water-closets and urinals 

1 per 50 seats - Nil up to 6 
persons 
lfor7 to 20 
persons 
2 for 21 to 45 

- 

persons 
3 for 46 to 70 
persons 
4 for 71 to 100 
persons 

iv) Wash basins +--- -------- 1 for every water-closet provided -------------+ 

v) Kitchen sinks 
and dish washers 

C------------__ 1 in each kitchen -_----------- 

vi) Slop or service 
sinks 

+------------- 1 in the restaurant ---_--------c-+ 

NOTES 

1 Some of the water-closets may be of European style, if desired. 

2 It may be assumed that two-thirds of the number are males and -one-third females. 

11 
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Table 10 Schools and Educational lnstitutions 

( Clause 5.3 ) 

NurserI- ScRools Educational Institutions Educational Institutions 
( Non-Residential J ( Residential ) 

~-~-h-.---~- ,,--.-h_-- 
2. 

Fitments” 

(1) (2, 

i) Water-closetsj 

.For Boys For Girls � For Boys 

(3) (4) (51 (61 

‘1 per 15 pupils or 1 per 40 pupils 1 per 25 pupils 1 for every 8 
part thereof or part rhereof or part thereof pllpils 03 

part thereof 

ii) Ablution taps 1 in each ware1 I in each 1 in each 1 in each 
closet waxer-closet water-closet water-closet 
1 water tap with draining arrangements shall be provided for every 50 
thereof in the vicinity of water-closets and urinals 

iii) Urinals -- I per 20 pupils 
or part thereof 

iv) Wash basms 1 per 15 pupil5 07. 
part thereof 

I per 60, Miu 2 1 per 40: Mini! 

v) Baths 1 bath-sink pe: - - 

Ncp;,p;ls or part 

vi) Drmking ware: 1 for 50 ever) P TOT ekery 50 1 for every 50 
fountains or pupils or pa3 pupils. or part pupils 01 pari 
taps thereof thereof thereof 

vii) Cleaner�s sinks c---- -------- 1 per floor t Min ---------------3 

1 ~for ever) 
25 pupils OI 
part thereof 

1 for every 8 
pupils or part 
thereof 

1 for every 8 
pupils or part 
thereof 

1 for every 
50 pupils or 
part thereof 

For Girls � 

(7; 

1 for every 6 
pupils 
part thereo? 

1 1l-l each 
water-closet 

pupils or -part 

1 for every 6 
pupils or part 
thereof 

1 for e\er)r 6 
pupils or part 
thereof 

1 fo: every 
50 pupils 01 
parr thereof 

*For teaching staff, the schedules of fiimenrs to be provided sha II be the same as m the case of ofice 
buildings : see Table 2 ). 

TSome of the water-closets ma! be of European style, if desired. 

12 
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‘Fable 11 Hostels 

( Clause 5.3 ) 

- 
SI Fitments For Residents and Residential Staff For Non- Residential Staff 

No. 

(1) (2) 

iJ Water-closet* 

r-___---J --_--- -�--C---~--_- 

For Males For FcmaleT r For Males For Ferna 

(3) (4) (5) (6? 

1 for every 8 1 for every 6 1 for 1 to 15 persons 1 for I to12 
persons or persons or 2 for 16 to 35 persons persons 
part thereof part thereof 3 for 36 to 65 persons 2for13to 25 

4 for 66 to 100 persons persons 
3 for 26 to 40 
persons 
4 for 41 to 57 

ii) Ablution taps 1 in each 1 in each I in each water-closet 1 in each 

;;; iii) Urinals 

iv) Wash basin 

v) Baths 1 for 8 persons 
or part thereof 

1 for 6 persons 
or part thereof 

- - - 

vi) Cleaner�s sinks t ______ -_-__--_--_____-__- 1 per floor, Min- __ __-- 

*Some of the water-closets may bc of European style, if desired. 

persons 
5 for 58 to 77 
persons 
6 for 78 to 100 
persons 

Rooms Wherein Outsiders are Received 
r--___- -A__--- 

For Males For Feinales � 

(7i (8) 

1 per 100 persons up 2 per 100 persons up 
to 400 persons; and to 200 persons, and 
for over 400 persons, for over 200 persons. 
add, at the rate of 1 add at the rate of 1 
for 250 persor,s or for 100 persons or 
part thereof part thereof 

1 in each water- 1 in each water- _* , . 
water-closet water-closet water-closet closet closet 
1 water tap with draining arrangcnients shall be provided for every 50 persons or part thereof in the vicinity of water-closets 
and urinals 

1 for 25 
ptxsons or part 
thereof 

-_ 

1 for 8 
persons or part 
theredf 

1 for 6 persons 
or part there- 
of 

Nil up to 6 persons 
1 for 7 to 20 persons 
2 for 21 to 45 persons 
3 for 46 to 70 persons 
4 for 71 to 100 persons 

1 for 1 to 15 persons 
2 for 16 lo 35 persons 
3 for 36 to 65 persons 
4 for 66 to 100 persons 

- 

1 for 1 to 12 
persons 
2 for 13 to 25 
persons 
3 for 26 to 40 
persbns 
4 for 41 to 57 
persons 
5 for 58 to 77 
persons 
6 for 78 to 100 
persons 

1 per 50 persons 01 
part thereof 

1 per each 
closet and 
provided 

water- 
urinal 

1 per each water- 
closet provided 
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Table 12 Fruit and Vegetable Markets 

( Clause 5.3 ) 

Sl Fitments 
NO. 

(1) (2) 

i) Urinals 

ii) Water-closets* 

iii) Ablution taps 

iv) Bathing places 

NOTES 

Requirements 

(3) 

Not less than 2 for every 50 persons 

2, Min, and an additional one for every 50 persons 

2, Mitt, and an additional tap for every 50 persons 

Suitable numbers with talking platforms 

1 Separate and adequate provision of water-closets shall be made for females. 

2 Adequate washing places for fruit and vegetables shall be provided. 

*Some of the water-closets may be of European style, if desired. 

14 
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Standard Mark 

The use of the Standard Mark is governed by the provisions of the Bureau of Indian 
Standards Act, 1986 and the Rules and Regulations made thereunder. The Standard Mark 
on products covered by an Indian Standard conveys the assurance that they have been 
produced to comply with the requirements of that standard under a well defined system 
of inspection, testing and quality control which is devised and supervised by BIS and 
operated by the producer. Standard marked products are also continuously checked by 
BIS for conformity to that standard as a further safeguard. Details of conditions under 
which a licence for the use of the Standard Mark may be granted to manufacturers or 
producers may be obtained from the Bureau of Indian Standards. 

__________ ._._. __ 
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Disclosure to Promote the Right To Information

Whereas the Parliament of India has set out to provide a practical regime of right to 

information for citizens to secure access to information under the control of public authorities, 

in order to promote transparency and accountability in the working of every public authority, 

and whereas the attached publication of the Bureau of Indian Standards is of particular interest 

to the public, particularly disadvantaged communities and those engaged in the pursuit of 

education and knowledge, the attached public safety standard is made available to promote the 

timely dissemination of this information in an accurate manner to the public. 

इंटरनेट मानक

“!ान $ एक न' भारत का +नम-ण”
Satyanarayan Gangaram Pitroda

“Invent a New India Using Knowledge”

“प0रा1 को छोड न' 5 तरफ”
Jawaharlal Nehru

“Step Out From the Old to the New”

“जान1 का अ+धकार, जी1 का अ+धकार”
Mazdoor Kisan Shakti Sangathan

“The Right to Information, The Right to Live”

“!ान एक ऐसा खजाना > जो कभी च0राया नहB जा सकता है”
Bhartṛhari—Nītiśatakam

“Knowledge is such a treasure which cannot be stolen”

IS 2470-1 (1985): Code of practice for installation of
septic tanks, Part I: design, criteria and construction
[CED 24: Public Health Engineering.]
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IS I 2470 ( Part 1) - 1985 

Indian Standard 

CODE OF PRACTICE FOR 

INSTALLATION OF SEPTIC TANKS 

PART I DESIGN CRITERIA AND CONSTRUCTION 

( Second Revision ) 

0. FOREWORD 

0.1 This Indian Standard ( Part 1 ) ( Second Revision ) was adopted by 
the Indian Standards Institution on 28 February 1985, after the draft finali- 
zed by the Water Supply and Sanitation Sectional ComGttee had been 

approved by the Civil Engineering Division Council. 

0.2 This standard was first printed in 1963 and subsequently revised in 
1968 which covered small installation. Large installation septic tanks were 
given in IS : 2470 ( Part 2 ) which was first printed in 1961 and subse- 
quently revised in 1971. This revision incorpotxtes the following major 
changes. 

0.2.1 Design criteria of septic tank, based on certain assumptions, has 
been given in detail. 

0.2.2 Design of inlets and outlets have been modified for the smooth 

working of the tanks. 

0.2.3 Arrangements for installing tanks in parallel for the treatment of 
sewage for population of more than 300 persons have been included. 

0.2.4 The procedure for the removal of the sludge has been elaborated. 

0.2.5 This standard covers the design and construction of septic tank 
for small installations ( up to 20 persons ) as well as large installations. 

0.2.6 The requirements for secondary treatment and disposal of septic 

tank efRuent_,have been covered in Part 2 of this Code. 

0.2.7 The title of the code which was originally ‘Code of practice for 
design and construction ofseptic tank : Part I Small installations and Part II 
Large installations’, has also been amended to read ‘Code of practice for 
installation of septic tanks : Part I Design criteria and construction’. 

0.3 In unsewered areas, if adequate water supply is available for flushing, 
treatment of the liquid waste in septic tanks is recommended. 

3 

  
  

Page 1240 of 1410

12383935



IS : 2470 ( Part 1 ) - 1985 

0.4 This code of practice represents a standard of good practice and 
therefore takes the form of recommendation. 

0.3 Septic tank offers a preliminary treatment of sewage prior to final dis- 
posal. Sewage is held in these tanks for some prescribed period during 
which time the suspended solids present in the storage settle down. The 
settled sludge and the supernatant liquor undergoes anaerobic digestion. 
The digestion results in appreciable reduction in the volume of sludge and 
reduction in organic matter in the liquid. 

0.6 Unsatisfactory design, construction and maintenance of septic tanks 
constitute a health hazard. It is, therefore, considered essential to lay 
down minimum standards for guidance of concerned authorities. It is 
hoped that this code which has been prepared with a view to giving guid- 

ance on proper design, construction and maintenance of septic tanks, will 
be found useful by local bodies, public works departments and others 

engaged in this field. 

0.7 For the purpose of deciding whether a particular requirement of this 
standard is complied with, the final value observed or calculated, express- 
ing the result of a test or analysis, shall be rounded off in accordance 

with IS : 2-1960*. The number of significant places retained in the 

round off value should be the same as that of the specified value in this 

standard. 

1.1 This code ( Part 1 ) lays down recommendations for the design, 
is applicable to layout, construction and maintenance of septic tanks. It 

houses, flats, residential housing colonies, hostels and boarding schools 
where the number of users does not exceed 300 persons 

2. TERMINOLOGY 

1. SCOPE 

2.0 For the purpose of this standard, the following definitions shall apply. 

2.1 Effluent - The supernatant liquid discharge from a septic tank. 

2.2 Invert - The lowest point of the interior of a sewer or drain at any 

cross-section. 

2.3 Scum - The greasy and other substances floating on the surface of 

sewage. 

2.4 Septic Tank - A water-tight single storeyed tank in which sewage 
is retained sufficiently long to permit sedimentation. 

*RI&S for rounding off numerical values ( revised ). 
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2.5 Sewage - The liquid waste of a household or community including 
human excreta. 

2.6 Sludge - Sludge is the settled solid matter in semi-solid condition. 

2.7 Surface Water - The run-off from precipitation and other water 
that flows over surface of the ground. 

2.8 Supernatant Liquor - The layer of liquid overlying the settled 
solids which have separated from it. 

2.9 Suspended Solids - The solids which are suspended in a sewage or 
effluent. 

2.10 T. W. L. - The top water level in a tank. 

2.11 Waste Water ( Sallage ) -- The discharge from wash basins, sinks 
and similar appliances, which does not contain human excreta. 

3. DESIGN CONSIDERATIONS 

3.1 General - In unsewered areas, every house should have arrange- 
ments for its sewage being treated in a septic tank, effluent from which 
should be given secondary treatment either in a biolo 
anaerobic filter, on the land or in a sub-surface disposa f 

ical filter, upflow 
system. 

3.1.1 Surface and subsoil water should not find way into the septic 
‘tank. 

3.1.2 Normally, the septic tanks are designed for foul sewage ( faecal 
matter and urine ) . Sullage wastes may be distributed crudely by throwing 
on the gardens or grassed areas and so dispersed and absorbed, or may be 
drained to a seepage pit or dispersion trench from which it overflows 
into or is absorbed by the surrounding soil. 

NOTE - Pits and trenches for the disposal of sullage shall be so located as to 
avoid contamination of watercourses or underground water supplies. 

3.1.3 Under no circumstances should effluent from a septic tank be 
allowed into an open channel drain or body of water without adequate 
treatment. 

3.1.4 Wastes containing excessive detergents, grease and disinfectants 
should not be treated in septic tank as they adversely affect the anaerobic 
decomposition. 

3.1.5 Where the incoming drain is steep due to site conditions, the last 
section of the drain, at least 12 m in length should not be laid at a gradi- 
ent not steeper than 1 : 50 in order to minimize turbulence in the tank. 

3.1.6 When the pumping arrangement is provided before the septic 
tanks the sewage from the pump should not be discharged directly into the 
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septic tank. Normally, the discharge from the pump is first lead into 
a tank and then the sewage is allowed to flow into the septic tank gravita- 

tionally and the provisions of 3.1.5 shall also be observed. 

3.1.6.1 The rate of pumping of sewage shall not exceed three times 

D.W.F. 

3.1.7 Pipe Diameter - For practical considerations, a minimum nominal 

diameter of 100 mm is recommended. 

3.2 Layout 

3.2.1 Tie layout should be as simple and direct as practicable. 

3.2.2 The pipes shouid be laid, as far as possible, in straight lines in 
both vertical and horizontal planes; however, where bends are unavoida- 

ble, they should be long radius bend with cleaning eyes. Anything that is 
likely to cause irregularity of flow should be avoided. 

3.2.3 At junctions of pipes in manholes, direction of flow from a branch 

connection should not make an angle exceeding 45’ with the direction of 
flow in the main pipe. 

3.2.4 A typical arrangement of the layout of septic tank sewerage 

system is illustrated in Fig. 1. 

3.3 Location of Septic Tank 

3.3.1 Septic tank should be located at a place open to sky, as far away 

as possible from the exterior of the wall of building and should not 
be located in swampy areas or areas prone to flooding. It should also be 

accessible for cleaning. 

3.4 Septic Tank Design 

3.4.1 SewageJow 

3.4.1.1 The maximum flow to the tank is based on the number of 
plumbing fixtures discharging simultaneously. For this purpose various 

sanitation facilities are equated in terms of fixtures units. Fixture equival- 
ents are given in Table 1. 

NOTE - Fixture unit is a quantity in terms of which the load producing effect of 
different plumbing fixtures on the plumbing system are expressed on some arbitrarily 
chosen scale, In the design of septic tank, it is taken as 3 litres per minute. 
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WA 
P 

GULLY TRAP 

87 = Bath tub 
S = Sink 

WB = Wash basin 
WC = Water closet 

TO SECONDARY 
TREATMENT 

FIG. 1 TYPICAL LAVOUT OF A SEPTIC TANK SEWERAGE SYSTEM 

7 

  
  

Page 1244 of 1410

12423939



IS : 2470 ( Part 1 ) - 1985 

TABLE 1 FIXTURE EQUIVALFNT 

(Clause 3.4.1.1 ) 

FACILITY EQUIVALENT FIXTUBE 

UNIT 

Water closet 

Bath 

Wash basin/kitchen sink 

Urinal ( with autoflush ) 

Urinal ( without autoflush ) 

Slop sink 

Laboratory sink 

Combination fixture 

Shower bath 

Bath tub 

Drinking fountain 

Ablution tap 

Dish water 

1 

l/2 

l/2 

1 

l/2 

1 

2 

1 

1 

2 

l/2 

l/2 

l/2 

3.4.1.2 The estimated number of fixture units and the number of 

fixture units that contribute to the peak discharge in small installations 
serving up to 20 persons, for residential housing colonies up to 300 persons 
and for hostels and boarding schools are given in Tables 2 to 4. 

TABLE 2 ESTIMATED PEAK DIS$I&B~s FOR SMALL TANKS UP TO 

NUMBER OF NUMBER or PLZ~B ABLE NUMBER OF PROBABLE 

USERS FIXTURE FIXTURE UrJrrs DISCHAR~- PEAK DISCH- 

UNITS INC+ SIMULTANEOUSLY ARGE 

Ipm 

(1) (2) (3) (4) 

5 1 1 9 

IO 2 2 18 

15 3 2 18 

20 4 3 27 

NOTE l- Number of fixture units is based on the assumption that each house 

consisting of 5 persons may have one WC which will discharge into septic tank. 

NOTE 2 - Probable number of fixture units are based on 70 percent fixture units 

discharging simultancomly. 
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TABLE 3 ESTIMATED PEAK DISCHARGE FOR RESIDENTIAL COLONIES 

( Clause 3.4.1.2 ) 

No. OF No. OF No. OF FIXTURE 

UaERa HO~MEHOLDS UNITE 

(1) (2) (3) 

50 10 20 

108 20 48 

150 30 60 

200 40 80 

300 60 120 

Pnon.\ar.x PEAK 

DISCHAI~~E 

lpm 

(4) 

108 

216 

324 

432 

648 

NOTE 1 - Probable peak discharge is based on 60 percent fixtures units diacharg- 

ing simutaneously 

NOTE 2 - Each household consisting of 5 persons may have 1 WC, 1 bath and 1 

wash basin/kitchen sink. 

TABLE 4 ESTIMATED PEAK DISCHARGE FOR HOSTELS AND 
BOARDING SCHOOL 

( Clause 3.4.1.2 ) 

No. OF W. C. BATA WASH BASIN/ No. OF FIX- PROBABLE 

USERS KI~Y.XIEN TURE 1 JNITS PEAK 
-SINK DISCHAI~QE 

lpm 

(1) (2) (3) (4) (5) (6) 

50 6 6 6 12 76 

188 12 12 12 24 130 

150 19 19 19 38 205 

200 25 25 25 50 270 

300 37 37 37 74 400 

NOTE --Probable peak discharge is based on 70 percent of fixture units 

discharging simultaneously. 

3.4.2 Sedimentation 

3.4.2.1 The surface area of the tank required will be O-92 ms for 

every 10 litres per minute of peak flow rate at a temperature of 25%. 

3.4.2.2 A minimum depth of sedimentation shall be 250 to 300 mm. 

3.4.3 Sludge Digestion 

3.4.3.1 Per capita suspended solids entering the tank may be taken 
as 70 g/day. 

3.4.3.2 The capacity required for sludge digestion is 0.033 ms per 
capita at 25°C. 

3.4.3.3 Volume of digested sludge is normally O-000 21 ms per 
capita per day. 
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3.4.4 Detention Time 

3.4.9.1 A septic tank designed on the basis of 3.4.1, 3.4.2 and 3.4.3 
provides a detention period of 24 to 48 hours based on an average 
daily flow of sewage. 

3,4.5 Dimensions of Sektic Tank 

3.4.5.1 Septic tank shall have minimum width of 750 mm, minimum 
depth of one metre below water level and a minimum liquid capacity 
of 1 000 litres. 

3.4.5.2 For rectangular septic tanks, the length of the tank shall be 
2 to 4 times the width. Suitable sizes of septic tanks are given in 
Appendix A. 

3i4.5.3 For circular tanks the minimum diameter shall not be less 
than l-35 m and operating depth shall not be less than 1-O m. 

3.4.5.4 Inlet - The design of septic tank inlets shall be such as to 
introduce the crude sewage with the least possible distrurbance of the 
settled sludge or the surface scum. For tanks not more than 1200 mm 
wide, T-shaped dip-pipe not less than the nominal bore of incoming drain 
may be provided. The pipe shall be fixed inside the tank, with top limb 
rising above scum level and the bottom limb extending about 300 mm 
below the top water level. Typical sketch of the septic tank is given in 
Fig. 2 and 3. 

For tanks in excess of 1200 mm in width, two or more submerged 
inlets are preferable. Typical sketch of the septic tank is shown in Fig. 4. 
One method of providing such inlets is by the use of submerged bends of 
the same nominal bore ( not less than 100 mm ) set as closely together as 
practical in a shallow sump formed within a small benched chamber ( see 
Fig. 5 ). It is important that the invert of the benched channel be 58 mm 
above the top water level and the inlet ends of the submerged bends 
should be set flush with the floor of the sump which should be not less 
than 75 mm below top water level. The sump may be the full width of the 
chamber, but should not exceed 1.5 times the nominal bore of the inlet 
bends in other direction. The inverts of the outlet ends of these bends 
should be between 300 and 525 mm below top water level in the tank. A 
baffle should be provided 150 mm from the inlet end of the tank, extend- 
ing 150 mm below the invert of the inlet pipes and 150 mm above the top 
water level. 

3.4.5.5 Outlet - The final outlet for tanks which are less than 
1 200 mm wide should be by 100 mm nominal bore dip-pipe fixed inside 
the tank with a top limb rising above scum level and the bottom limb 
extending to about l/3 of the liquid depth below top water level. The 
invert of the outlet pipe shall be 50 mm below the invert of the inlet pipe. 
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SECTIONAL PLAN Z7. 

BRICK WALL IN 

CEMENT MORTAR 

ROOF OR REMOVABLE 

PRECAST CONCRETE SLABS 

fS : 2470 ( Part 1 ) - 1989 

For wider tanks, it is necessary to use a weir outlet extending the 

full width of the tank and protected by a scumboard fixed 15~ lmn from 
the weir and extending 150 mm above and l/3 of liquid depth below the 
top water level. A deflector should be formed either in the structure ‘of 

the end ( outlet ) wall or by a purpose-made deflector to prevent rising 
particles from reaching the outlet weir. This deflector should be located 
150 mm below the base of the scum board and protrude 150 mm into the 
tank (seeFig. 4). 

VENTILATING PIPE 

12 mm THICK CEMENT 

MORTAR FINISH 

ICEMENT. CONCRETE 

1 2:L 

SECTION XX 

All dimensions in millimetres. 

ho.2 ?‘YPICAL SKETCH OF SINGLE COMPARTMENT SEPTIC 
TANK UP TO 20 USERS 
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3.4.6 Partitions - Where the capacity of a septic tank exceeds 2 000 

litres, the tank may be divided into two chambers by mkans of a fixed 
durable partition. The partition shall be located so that the capacity of 

the first chamber iz twice that of the second chamber. Suitable openings 

rectangular or circular with minimum dia 100 mm and maximum 150 mm 
shall be provided in the partition at approximately 300 mm below TWL. 

3.4.7 For population of over 100, duplicating tanks, each providing half 

the total calculated capacity required, should be installed and operated in 

parallel. This arrangement permits -11 the flow to be passed through one 

unit while the other is being desludged. To enable the top water to be 

decanted when desludging, a decanting valve should be provided in the 

wall dividing the two tanks; the invert of this valve should be 625 mm 
below TWL. 

3.4.8 Fret-Board - A minimum free board of 300 mm should be 
provided. 

3.4.9 Access Openings and Cover - Each compartment of a septic tank 

shall be provided with a rectangular access opening measurin, not less 
455 x 610 mm or a circular opening 500 mm diameter. The cover to 
access openings shall be of reinforced concrete or of cast iron. A cover 

shall incorporate a suitable lifting device and when in place after installa- 

tion of the septic tank shall fit neatly and be sealed to prevent the ingress 
of water. 

3.4.10 Ventilating Pike - Every septic trek shall be provided with * 

ventilating pipe of at least 50 mm diameter. The bop of the pipe shall be 
provided with a suitable cage of mosquito proof mesh. 

The ventilating pipe shall extend to a height which would cause no 

smell nuisance to any building in the area. Generally the ventilating pipe 

may extend to a height of about 2 m when the septic tank is at least 20 m 
away from the nearest building and to a height of 2 m above the top of 
the building when it is located closer than 20 metres. The ventilating 

pipe may also be connected to the normal soil ventilating system of the 
building where so desired. 

4. SEPTIC TANK CONSTRUCTION 

4.1 Floor - It is essential that the floor of the tank be water tight and of 

adequate strength to resist earth movement and to support the weight of the 
tank ,walls and contents. 

4.1.1 The floor may be of cement concrete of minimum M 15 grade 

( see IS : 456-1978* ) and a minimum slope of 1 : 10 may be provided 

towards the sludge outlet to facilitate desludging. 

*Code of practice for plain and reinforced concrete ( thirdrevirLn ). 
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OUTLEl 

,. . T X 

BRICK WALL IN 

CEMENT MORTAP 

0 50 min. 

CONCRETE ROOF OR REMOVABLE 

PRECAST CONCRETE SLAGS 

1~2 1. CEMENT CONCRETE L CpN&iTE OR BRICK 

IN CEMENT MOklAR 

SECTION XX 

n 

iMEM1 

FINISH 

,-OPENING 

SECTION YY 

All dimensions in millimetres. 

Fro. 3 TYPICAL SKETCH OF Two COMPARTMENT SEPTIC TANK FOR POPULATION UP TO 50 
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,- BENCHING 

SECTION XX 

All dimensions in millimetres. 

Ika. 4 TYPICAL SKETCH OF Two COMPARTMENT SEPTIC TANK FOR 
POPULATIONS OVER 50 
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SECTION XX 

All dimensions in millimetres. 

Fro. 5 TWIN INLET FOR TANKS IN EXCESS OF 

15 

1200 mm WIDE 
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4.2 Walls - The walls should be of such thickness as to provide adequate 
strength and watertightness. 

4.2.2 Walls built out of brick should not be less than 200 mm thick and 
should be plastered to a minimum thickness of 12 mm inside and outside 
with cement mortar not weaker than 1 : 3; where they are built out of the 

stone masonary. They should have a minimum thickness of 370 mm. 

5. SLUDGE WITHDRAWAL 

5.1 Half yearly or yearly desludging of septic tank is lesirable. Small 
domestic tanks, for economic reasons, may be cleaned at least once 
in 2 years provided the tank is not overloaded due to use by more than 
the number for which it is designed. 

NOTE - Frequent desludging inhibits the anaerobic action in the tank. Norm- 
ally, the tanks are cleaned when tha sum of the depth of the scum and the sludge is 
observed to exceed half the depth of the tank. 

5.2 A portion of sludge not less than 25 mm in depth should be left behind 
in the tank bottom which acts as the seeding material for the fresh 
deposits. 

5.3 The digested sludge should be withdrawn through a dip pipe of not 
less than 150 mm dia under a hydrostatic pressure of at least 450 mm. The 

sludge pipe shall deliver the sludge to the sump and be provided with a 
delivery valve to draw the sludge as required. Portable pumps may also 
be used for desludging in which case there will be no need for sludge pipe 

or sludge pump. Manual handling of sludge should be avoided. 

5.3.1 When removal of the sludge is carried out the scum in the first 

tank should not be disturbed more than necessary, thir scum is needed to 

ensure efficient operation. 

5.4 Sludge from septic tanks may be delivered into covered pits or into a 

suitable vehicle for removal from the site. Spreading of sludge on the 

ground in the vicinity should not be allowed. 

6. COMMISSIONING OF SEPTIC TANK 

6.1 The sewerage system should be complete and ready for operation 

before connection is made to the building. 

6.2 The tank shou!d be filled with water to its outlet level before the 
sewerage is let into the tank. It should, preferably, be seeded with small 
quantities of well digested sludge obtained from septic tanks or sludge 
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digestion tanks. In absence of digested sludge a small quantity of decaying 
organic matter, such as digested cow dung may be introduced. 

7. DISPOSAL OF SEPTIC TANK EFFLUENT 

7.1 Effluent from the septic tank shall be disposed of by one of the 
methods given in IS : 2470 ( Part 2 )-1985*. 

APPENDIXA 

( Clause 3.4.5.2 ) 

SIZES OF SEPTIC TANK 

A-l. Recommended sizes of septic tanks for 20 users are given in 

Table 5. 

TABLE 5 RECOMMENDED SIZES OF SEPTIC TANK FOR 20 USERS 

No. OF LENo’fH BREATITH LIQUID DEPTH 
USERS ( CLYAPI’INO INTERVAL OF ) 

,_---A__h---- ~ 

1 Sear 2 Year 

(1) (2) (3) (4) (5) 

In m m In 

5 1.5 0.75 1.0 1.05 

10 2-o 0.90 1’0 1’40 

i5 2.0 0’90 1’3 2’00 

20 2’3 1’10 l-3 1’80 

NOTE 1 - The capacities are recommended on the assumption that discharge 
from only WC will be treated in the septic tank. 

NOTE 2 - ‘4 provision of 300 mm should be made for free board. 

NOTE 3 - The sizes of septic tank are based on certain assumptions 
while choosing the size of septic tank exact calculations shall be made. 

( see 3.4 ), 

*Code of practice for installation of septic tank : Part 2 Secondary treatment and 

disposal of septic tank effluent ( second revision ). 
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A-2. Recommended sizes of septic tank for housing colonies ( up to 
300 persons ) and for hostels and boarding schools are given in Table 6 
and 7 respectively. 

TABLE 6 RECOMMENDED SIZES OF SEPTIC TANKS FOR RESIDENTIAL 

COLONIES 

NO. OF LENCSTE BREADTH LIQUID DEPTH 
USEKS (CLEANINQ INTERVAL OF) 

r---- ---_--~ 

1 Year 2 Year 

(1) (2) (3) (4) (5) 

m m 

50 5’0 2: 1’0 lT4 

100 7’5 2’65 1.0 1’24 

150 10’0 3.0 1’0 1’24 

200 12’0 3.3 1.0 1’24 

300 15.0 9’0 1.0 1�24 

NOTE 1 - A provision of 300 mm should be made for free board. 

NOTE 2 - The sizes of the septic tank are based on certain assumptions ( se8 3.4 ) 
while choosing the size of septic tank, exact calculation shall be made. 

NOTE 3 - For population over 100, the tank may be divided into independent 
parallel chambers for ease of maintenance and cleaning. 

TABLE 7 RECOMMENDED SIZES OF SEPTIC TANKS FOR HOSTELS 

AND BOARDIN& SCHOOLS 

No. OF LENQTE WIDTH Lxgurn DEPTH (D) FOR STATED 
USERS L R INJXRVALS or SLUDGE WITHDRAWAL 

c------- *-------_ 

Once in a Year Once in 2 Years 

(‘1) (2) (3) (4) (5) 

m m m 

50 5’0 1’6 T3 1’4 

100 5’7 2.1 1’4 1’7 

150 7’7 2’4 1.4 1’7 

200 8’9 2.7 1’4 1’7 

300 10.7 3’3 1’4 1’7 

NCITE 1 - A provision of 300 mm should be made for free board. 

NOTE 2 - The sizes of the septic tank are based on certain assumptions ( see 
3.4 ), while choosing the size of septic tank exact calculation shall be made. 

NOTE 3 - For population over 100, the tank may be divided into independent 
parallel chamber for ease of maintenance and cleaning. 
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Water Supply 

Members 

IS : 2470 ( Part 1 ) - 1985 

and Plumbing Subcommittee, BDC 24 : 1 

Municipal Corporation of Delhi, Delhi SHRI J. D’CRUZ 
SHRI S. A. SWAMY ( Alternate ) 

SHRI S. G. DEOLALIEAR In personal capacity ( 403, saoilri Cinema Commet- 
cial Complex, Greater Kailash-ZZ, New Delhi ) 

SHRI S. K. DHORI Delhi Fire Service, New Delhi 

SHRI R. K. BHARDWAJ ( Altetnale ) 
SHRI DEVENDRA SINQR In personal capacity ( 16A Maya Mahal, 17th 

HYDRAULIC ENGINEER 

Road, Khar, Bombay ) 
Municipal Corporation of Greater Bombay, 

Bombay 

CHIEB ENQINYEIC ( SEWERAOE ) ( Alternate ) 
SHRI R. A. KHAXNA Public Health Engineering Department, Govcm- 
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SHRI D. K. MITRA ( Alternate I ) 
SRR~ I. S. BAWEJA ( Alternate IL ) 

SEIU S. T. KHARE Public Health Engineering Department, Govern- 
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SHRI A. S. KULKARNI Municipal Corporation of Greater Bombay 
( Bombay Fire Brigade ), Bombay 

SHRI V. B. NIRAY ( Alternate ) 
Dn R. P. MATHUR University of Roorkee, Roorkee 

SHRI C. L. TOSIINIWAL ( Alternate ) 
SHILI K. GOVINDA MESON Tarn;,“;:; Water Supply and Drainage Board, 

SIIRI T. G. SRIXIVASAN ( Alternate ) 
SHRI V. A. MHAISALKAR National Environmental Enaineerina Research 

Institute ( CSIR ), Nagpur 

SHRI C. V. CIIALPATI~.~~ ( Altcrnatc ) 
SARI K. GOVINDBN NAIR . Public Health Engineering Department, Govern- 

ment of Kerala, Trivandrum 

SRRI N. S. BHAII~AVAN ( Alternate ) 
SHRI P. K. NA~AR~AR 

SRRI .J. N. K~RDILE ( Alfernafe ) 

Pnop Y. N. RAMACHANDRA RAO 

tiah;z;.ra Engineering Research Institute, 

MAJ B. S. PARACAU ( Alternate ) 
SARI 0. P. RATRA 

SHRI S. K. SHARMA 

Engineer-in-Chief’s 

New Delhi 

Branch (Ministry of Defeuce) , 

National Building3 Organisation, New Delhi 

Cen~~r~eueildings Research Institute ( CSIR ), 
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BUREAU OF INDIAN STANDARDS 

Headquarters; 
Manak Bhavan, 9 Bahadur Shah Zafar Marg. NEW DELHI 110002 
Talephones : 331 01 31, 331 13 75 Telegrams : Manaksanrtha 

( Common to all offices ) 

Regional Oflees: Telephones 
Central : Manak Bhavan, 9 Behadur Shrh Zafar Mrrg, 

NEW DELHI-l 10002 
1 331 01 31 

3311375 
.Eastern : 1 /I 4 C.I.T. Scheme VII M, V. I. P. Road. 

Maniktola, CALCUTTA 700054 
Northorn : SC0 445-446, Sector 35-C, 

CHANDIGARH 160036 

Southern : C. I. T. Campus, MADRAS 600113 

tWestern : Manakalaya, E9 MIDC, Marol, Andheri (East), 
BOMBAY 400093 

Branch Oflces: 
‘Pushpak’ Nurmohamed Shaikh Marg, Khanpur, 

AHMEDABAD 380001 
SPeenya Industrial Area, 1 st Stage, Bangalore Tumkur Road 

BAN GALORE 560058 
Gengotri Complex, 5th Floor, Bhadbhada Road, T. T. Nagar, 

BHOPAL 462003 
Plot No. 82/83, Lewis Road, BHUBANESHWAR 751002 
53/5, Ward No. 29, R. G. Barua Road, 5th Byelane, 

GUWAHATI 781003 
5-8-66C L. N. Gupta Marg ( Nampally Station Road), 

HYDERABAD 500001 

R14 Yudhlster Marg, C Scheme, JAIPUR 302005 

117/418 B Sarvodaya Nagar, KANPUR 208006 

Patliputra Industrial Estate, PATNA 800013 
T.C. No. 14/l 421, University P.O., Palayam 

TRIVANDRUM 695035 

lnspecflon Oflce (With Sale Point) : 

Pushpsnjali, 1st Floor, 205-A West High Court Road 
Shankar Nagar Square, NAGPUR 440010 

Institution of Engineers ( India ) Building, 1332 Shivaji Nagfar, 
PUNE 411005 

*Sales Omce in Calcutta is at 5 Chowringher Approach, p.0. PrlncsP 

Street, Calcutta 700072 

tSales Ornce In Bombay Is at Novelty Chambers, Grant Road, 

Bombay 400007 

SSales Omce In Bangalore Is at Unity BulldIng, Naramlmharala Squars 

Iangaloro 560002 

36 24 99 

[ 
21843 
31641 

41 2442 
41 25 19 
41 2916 

6 32 92 95 

[ 
26346 
26349 

1 
38 49 55 
38 49 56 

66716 

6 36 27 
3 31 77 

23 1083 

[ 
63471 
69832 

1 
21 66 76 
21 82 92 

6 23 05 

1 
6 21 04 
621 17 

2 61 71 

62435 

27 66 06 

60 65 26 

22 66 71 

Prlntod at Slmco Prlntlng Prwr, Dolhl. Inola 
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नगर पालिका पररषद 
Office of Municipal Council 

श्री लिजया पुरम 
Sri Vijaya Puram 

DETAILS OF DESLUGING OPERATORS 

The following are the list of desludging operators, 02 SVPMC & 07 Private Players for 
desludging from households and transporting to 42 KLD FSTP situated at Brookshabad, 
Sri Vijaya Puram for onward treatment and processing: 

S.No. Name of Operator Capacity of Tanker Vehicle No. 

1. 
Merchant Navy Septic Tanker 

4,500 ltrs. AN01 L8989 

2. 4,500 ltrs. AN01 Q8989 

3. Penquinn Marine Services 4,500 ltrs. AN01 T8989 

4. Manikanta Septic Tanker 4,500 ltrs. AN01 P9691 

5. Venkatshiva Septic Tanker 4,500 ltrs. AN01 G8341 

6. Shree Venkateshwara SHG 10,000 ltrs. AN01 R2860 

7. M/s Bhogesh Mahalaxmi Septic Tanker 4,500 ltrs. AN01 V3040 

8. 
SVPMC Septic Tanker 

8,000 ltrs. AN01 H0241 

9. 4,500 ltrs. AN01 R4833 

Total capacity 49,500 litres -

ANNEXURE-XXIX
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ANNEXURE-XXX

A- l c.-1 

11 C:O'I, 1 1.P"\if &. 'L.IIU'-1 1 Ul VUU 1 1 lr\\,,11, 

&- TENDER INDEX 

Name ol work: Consrructfon of 60 KLD FaeCBI 5/udga Troatmf!llt Plant based on Hyper 
Core (Hybrid Toc/lnology} 

SL.NO DETAILS PAGE NO. - --
1 lm1c, 1 

~ Cm,"' r n{ll' 3 . 
,- -,l "'""' N('lll t1 " -

.j N I Tl r,"111 CPWD '1 ) 7 
---

~ 1J('ti!'1,1I Ruh•~ AfHl Dtrr.c1w11l~ 11 

,; ('tit11f1l11,n<: ti1 Cn11tr:lr:I 111 

i lll'm Rato trmtlRr{FNm CPWD -/1) 17 

F Pl'r1r,fm,1 ol SrhP.tlulos A lo F 1Q ,__ ---
!l A1ic1'11on.il C11nd11,ons 25 

. \ S <>trh Cll ('emP.r,t Godown JJ 

.. Fa,r \.\'age Schedule!'- 35 

,.: Performa of Schedules (A to F l fOf Electro-Mechan,cal 37 

, .) Add11,onaI Cond lions tor Electro•Mochamcal Wor s 41 

1.: Performa of Schedules (A 10 F) ror O&M Works 53 

·s Additional Cond,tions for O&M Works 57 

,e OPEN TECHNOLOGY OPTION 65 
.~ 
', S<:nedute of Quantity / Item Rate BoO &1' 

,a Copy or Performance Guarantee Letter No. 6q 
01/SE/P6MC/PBSPU2022-23/61, dated 15.06 2023 

Copy of Bank Guarantee No. 0198NDLG00013524, 
19 dated 12.07 2023. IClCI Bank. Napier Towo. Jabalpur 11 

Branch. 
Copy or Award Letter No. 01 /S EIPBMC/PBS PU20 22- ss 20 23/82, daled 17 07 .2023 

This Agreement contains .~J .. pages seriafly from Page No. ~.!. . . .ff.~ .. 

Superintendfng Engineer 

Munlcfpa/ CouncJI 

'1 s I\, fl.-

cxecuuve Eng;neer-lfl (Works} 

Munlcfpal Council 

A-., 

G- L 
D-j~ .,.,,t 0 

Cont. 

V 
0 - D'Man Gr-HI (1 HD EE-Ill (Works) 

ropne1or 
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3 

Issued to: !Mis. 0.,0. Bulldors,, 

L__..:..:N::....:IT~N..;.;o~: _ _,j_o1.:.:.rs_EJ....;..._PBMC/PBSPU2022· 23 

Name of work: -

Amount pul to Tender~ -

Etm,est Money:• 

Tlrne ot Completion: -

Tendored Amount: -

4 
D'Man Gr•IU 

Ccmstn,ctlem ol 60 KLD F..ecnl 5/udgo Tres/ment Pinnt 
bn5t!rl on Hyper Com (HybrJd TacMalogy) 

HO 

f ,3,08.52,564.00 

r.6,17,051.00 

06 (Six) Months 

?.2,99,9].699.00 

Port Blair Municipal Council 

0 D BUILDERS 

Coo1. ~ , IN'\. ;..-
~ \ roprf etor 

V 
EE-Ill (Works) 
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I o•Tandor 10 ! !2023 PMBC _'l020S 

• TENDER NOTICE 

The E.xecutivo Eno1neo1-III (Worli!l), PN1 Bl11lr Mun,rlo:il Co1mr~1 t111 brihal( ot Illa Sar.rotary, Pon Blair 
Municipal CounCJI l rom oppmf'r•li'llll r:onlrnMm~ of CPWO APWD, ALHW MES and P&T ror IM 
following wr,,i 

Sl),jo Nl\111 I Wntll E~il"lll!ed Ct:1•1 lll l1 111 EA111n1I IUOMV Tlm11 gf 

Tltllltlt ea mp I-Illar, 

,~ ~ 

{T , 
'--

(',,oill,1~' 11"1 .,1 f¾l l\l r, F,1r,•;1I 
/ill (S") , 

SJu.1,Jt' T111.tr••r,,,,, f"' Ill J\lli''• ' ,,11 • I.OR ',J.~(1,1 W) r, 11,w, 1 n11 
11.br1il'III 

k1"' , L"...v,· 1H, t-r.t r,,. ho..'lt.lQ1, 

,__ 
ND11l E;unes1 Mol'II!\' shoutd: bo In tl,a form or DD lrorn NntJonnlli11d !111nkl/Soh11dul11tj B11n1t1 v11fldaled 
lei 6 monUll! trom 111-c d"ta o1 aubmlulOfl al docon,c111&. 

SCHl;OULE 

B a .;,...:um !'nl will t:-a .:i 11111lah filr O('ll',1 d rrom 

B a o~.Cl.f'lflf"nt r.a11 t,p QD\\'nlo~drio up to 

~ek•:'lg ore-b,o cla ,,r1cat..r,n on lel'lder document 

La~, daH! & 11me (Of s-ubm,ss,on of lenders I bldli onllne 

La1;1 dl1te to :submit 1he e:~•D,Cen,ficale ol Work 
E-.:Pe"lence al'ICI PAN Card pt,ysfcruly or by p0:51 S~DIJIO 
reach 1o 
Th, E.,recutrve Eng1necr-lO jW0l't(S) 
PBMC, PM Blair-7J..ii01 

Datl! 6. t1m~ of open.tng Qf bid 

211.o~ 2023, g~oa AM 

19,06.202:3, 3:00 PM 
lJplo NA 11:00 I\M by 11pl01dlng q1Jer1u on 
web&1te:"11proc11rc,nnd1man.gov l11" 
The cl.arillcet101111 will ba Yjiloadad on the anme 
·web portal by: 
The Qecutlve Engineer-Ill {Wo,llsl, PBMC 

19.05.2023, 3:00 PM 

19.0S.~1)2:1, on or before 3:00 PM 

Hl.05.2023, 3:30 PM 

The le011s a11d cor,dillons ol lhl! !endffl. 11re, pros,crlbed below lor adherence b'I' lhe bidders. 
1 By :;iaiticipaMg 111 ihe bid ,i 'MIi b'9 ciresumod Lllt11 Itta bidders act~ lhe term5 B!ld cond'ilion:; or !tit! te-naer 
sbpula!ed here under 
2 lnstruct,ans f~SL1b!mssion or Bid onhr1e lhrougi, ·epr,ocu,.e.andaman.gov.in" 
al £lids are required 10 be $Ubm<lied Online. Ovougll llie website ·oprocurt.a11d11111an.9011.ln" only, 
b l Before sul.'lm.s~on of b1ds . bidden, are ad\/tsed le> go ttirough lhe help rna.riu.el ava,leote l,i lhe !iome ~ge of 
web~1:e '11proeure.endaman_gov.m· 
c l lri r.as-e ol -ant assistance !tie, biddtirs may call lhe helpline 11umber$ are al50 available In home,, pago of 
websl:e "eprorrura..andarnan.go"Jn· 
3 The enl,stn,1m1 of ccncraccors soould be valid on the IITT>l oaie of ooiirie sale ol tendff document 
4 TernJerer ca,i wew 1M b1d5 5\lbmlttcd b\' other oompe1llOJs lmfllediaitely after openot19 lhe lencler lflrouQll me 
syswn-, 

us, ol Doeumeni. to bo scarmed and uploaded wlfhln lhe pefiod ol bid submlssfon: 
1 Treas!J(}' Chalbn/Oeman,d OraH/Puy otder or Banket' s Che()Je /De-posi t al Call Rece.pl/FDRJ Banll 

Goora111ee or any Scherlult?d Bar,~ ag3ins1 EMD 
2 Scanned copy ofCertJfie.a1s or Worll E1q1en!!rlce 
3 Sca11ned copy ol PAN Card 
4 5ca11r,ed co:iy ot C1truficate or GST Re9>$1laU00. 

D'Man Gr-Ill H□ 

Execulfve ngl:lleef•III (Works) 
Municipal Council 

V 
EE-Ill (Worts) 
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7 

GOVERNMENT OF !NOIA 
CENTRAL PUBLIC WORKS DEPARTMENT 

NOTICE INVITING e-TE.NDER 

Itani ra1a(pen:on1nga ralo [1lds nro 1,w,l0d ()(I lll'hFIII ul Soorotarv M11111r:lpal Council lrom approved 
and el1g,1lla i:0011actors or CPWD , f,, PW D., ME: S. AL H W nnr1 ?&T da;1ilnt1 wtlh uulldlng and 
JOBds , 

N:ima ol Wor• ; - Conir1n1c11on oITo KLD Fuc111 S/11clga TnntmanJ Pinnt bn• d on Hyp.or Cor• 
(t-li,brld Tttl!l'totogy) 

it>fl ('l1ft<llniP!11 1•• l 111 l'"nll,l C.t,,,. 5hNil\1 Ila ... ~l1l llll •h~ 11151 tlnlr> nr o;i..l.lm••~•'1'1 nl llldr, 
11'1 CO!'P ll10 Ins! d'1I<" ,,1 s.u""1l~'UC'II pf bid 1• "~li-nrletl, l11!! !!llll~lrtll'r!l rJI coorr,ictn, &houkl bG v~t1d on lho ~lg,nal 
d.!li? r f !ut-rn,i ,•n oft,,~ . 

1 1 T" " 1,'<',._ ' "' r•l•m111N1 tn rt"'II 
as II I \1Ligl, ~lu•de 

1'1c- au11'1rml\ con11l"lll11l II\ ANIIOYO NIT rot t'1!! ton1b1Noo -cosl Rnct belar>g,r,g to lt>a tMJl)f dtsapl ne 'fl'II 
t 1 l L:ilnst11.d;;iI1> MT~ for c:all,ng 11111 t!tds Ha wilt a so nominal" Dltii1lan whlc~ v,'11 deal wilh :ill m;i ll!!f!!- ,,,,tnling 

to lhil ~wimt•on of bid! 

F<>• compos,11.' 11,d besides M1d<11t•n9 ttie (-Om~nefl e.B Un, all!!d a0!1 i,u! to btd. ~hould r.leart1 ,ndltate the 
es.llll!l(!led cos1 o1 eath compooern :se131m,tely, The ellg11:!Kty ar olcfders ""'" ccrre!por.cl ia lhe r.crmb,Md 
,esllma led C011t of d.rforen! compon!!nls put to btd 

m1er,a,n-g bk:ders 1s 111rg,bk:i to submit the bod prow:leo he ha~ definit.e proor r,om lhe appropriate 
T 

2 
nulhont~ . .....,,~h ,half be to the samsractl0t1 or the com~lent aulhoriry, of h~ng sal•$fatl01lly 
t;Of"IPl1?ted s,m,i;ir worki of mogn.tude spec,fieel boelaw • 

Cntl!rla of 411ig)blllty lor issue al Did documer,ts 

, .21 

1.2.2 

2 

J 

Con11,tlons for non•CPWD contractor ool~, ii l&ndCl'rs arc al so (lpen to non-CP 

For worllS osUmat11d lo cost up to As. 1s Croro. 
Three $tmiolar w.:irks ea~h ol value not le-s$ lhat1 40% of 11,1, '{!!, or two similar works each of value 
not ess than 50% of estimated cost <1r Ol'II! sl,n,1:ir Lie not less ltian 80¾ al esltmated cost 
jrou,.,ded to ne.a,e:sl 10 lac) In last 7 yeo"> endl (If the month previous lo lhe 011e In 11;h1ch the 
lenders are ,nv,te<i ,.,,;;ff/ 
For ttle purpose of lh,ls ~use 'Strnl W~eans 1h11 'tR>rks ol Sulldlng Work5 

contrac;ens: also, i tren eta~$ I al AP'WO Sl'tall alto be et;gltite ,r !hey sa1i1fy tl'le eli,gfbillty c:nlen.i 

Crsitstfa ol elJglblllly ·n as wau as non-CPWO conlfflciar.s. 
For Y10rk!: osllma v,. st aDoYe Rs. 15 Cror11. 

Three sim,la ,;; eech ol value not l!!'!!as lhan 40 ¾- of esllrnated cosl or two slm~ar work caeh of valLIB 

The ra a' e ... ecuiea ;iQrtls- shall be, brought to wm:or cosu,,g level b-)' enna11cing the aduaJ va!ue 0f 
at r II110il!' ra1e QI 714, Pl!f annum cak:v1ale<I from !he dale ill camplet.on to ttie l as1 dalt oC receipt Clf 

ap~lica.!Jori for 1ender __ 
Agre!!m e11r s'1all be dtawn wi1h Ille S/,IQC,8$ b1dde, &- on prn.srn arm N'o C?WO 7/8 (or ottier 
S~aard F omi as menuoned) which is alrallab(e as .a Go1ft ar Ind la Publl!la11on ~nd also a,;au eble 
r;in 'M!hMe www.cpwd.9(1\',rl1 Blader$ shall qlJllte his ra.les. M" per vaoou-5 le~ms ll'ld" condltllx,s or 
1ti,e said 1~m wrnch will form piilrl or the a,grume.ril. 

T11e t,me ~oweo for carry,ng oul the work will oe jofi {$ht) "1onlhs ] 1-rom the 
o:a1e or s,art u defined jf] Schedule · i::- ar from lt1e lira( d~te or handln'.l O'Jer-ol 111~ slle, whiohever Is 
lol"1r, in accO!d3nce •~lh too pwtw,i, tf ,rny, lnotCa ec 111 !he tender oocuments 

The sI•e fo, tile 'ltorlr. ts evaJablll , 

~ 

The arctiitecw<al al\d structure.I tlrEWMQ<S s.ha'l be made ava,labla 1r1 phi,sed m anrier, as per requ,rement 
a1 ,~e s;aml! a'!: per app<oved programme ol completlon subml1ted by lhe 0011trai:10r afler award or w01lt. 

-t 
□·Mar1 Gr-Ill 

0 
HD D~BUILOERS 

Conl v-
\"N \ ./ 
Proprfetor 

yr 
EE-Ill (Woiks) 
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5 

6 

7 

8 

9 

a 

T/ie 11m d'ocumen1 wns,st,ng nl plons ~pt!Qf'!:.'ll.on.~ lhn !s(h11C1olo a1 quanlll!O~ nl various lyPOI 01 
~ems. to be e~eOJtud and the !illl ol terms a~ r~nau,.nn, 111 'lllt• wntr.11'1 lu b<, con,~lmi v.1H1 ,,nd other 

eleeMar\' dQcumenls e~ccpl Sl111111Dn1 G11nornl r 11,..i,111111~ of Cnntmr L frwm r.nn tMi 1ww1 on web~llo WWri ... I ,_ ' • 
""" n c ,In or www op,neura n11tlamm11111Y ~, I,u11 ,,t oo~t 

Alie• S'ubmrs.,1<'11\ al lha l>td 111e cc,nlt.ir1Pr cm1 ro,s11h111I1 revllind bo 11my ,,un1bnr or ''"'"' b111 ,!)afore 
l as1 t1me anCI data nl sutwnl~slon ol bid 11-. ™1l1lmei 

Wlillo svbm11t1ng lho rev1sot1 bid oon1rar.Ior cru, ,,~v,~e 1h11 ral" ul one nf' 111r11,, IWnlsl ,ll1'f numt>or or 
limn tho mwd nal ll!•Olllllr r:ilo l" n !he 11'1111\~) t-11\ t,11•0,e 1 .. , 1 limo el'l'i dilhl "' 'it.il,no,m,m "'' blcl H 
l'IOM1ud 

Wht!n h11.h, lllll 1nV1tL>d hl throe st.,ue !IVl!IM\ ~nd ii 11111 deslrm IPJ •uhmll (0','l~!ld l1Mr,c)al IJlli ,!hon II 
shall be 1,,111'1d,1t<il'\' lo s11b1111I Hl\11!.ed l1r1a11111al bltl 11 nt:>1 ~tihctllUod Ilion 1hr, hilJ .. ubmlllcd earllur 5hE1iil 
i:"Cccomc Im,:ilid 

EamPsl l\k>1>c~· 111 th .. f;irm o1 Trn;uury Chillla,1 or Mm11and Ornl! 11, Poy 11r(lm or lfon nr-; Ch11ti1.Je nr 
OC!p,osll .;11 C,all Rl!ct.!11'l or ~,~e Oepo~,l Rnco'fll (dr,wm In l1111m..- of E•11r.um1e E:ny1r1P'lr- lll jli'Jt:irt!~). 
Mu"•Ci~al Couoc1I !.hall bo ~c:an11ild a11(J uplDvdod tll die e-liinoonnv ~b'l.lte within ch" ?Orlorl ol lllr1 
-!llt>l'!lli,.i.100 

A pm'1 <)f e;m,osl money•~ acce1:11able In l l'le lorn, ot b.Ank g,uaranlee etso •n such til'Ml, mImmum 50¥o t?f 

Oillrne~I mon!!y or R~ 20 lac, wturhever Is less, gh.u h1wo 10 be dl!1)oslled 1111,ll<)JJ!J presct1b-ed iibO\le, 
ao

d 
ti.alanc:e may bo- <lepos,led ,n ~Mpe al San GLJ.1rar1100 ol -a<1y !iChcdutiJd bank ho~lrlQ val~lt'I for :i;ii 

menll'll; or more rri:,m the las1 dato ol receIp1 or bids which ,s 10 bu ~ea, nad and uoloi!<led ay lhe •nlol\ding 
b1dde11S 

Tue l)flys1c31 El\1D of lhe scanned COO}' of EMO uploadi!!d shall be depo5Ited t,y the lo>YOM 0idd11r l'/lth1n a 
wee!,. after OPQ'11n9 of fm::inciat bid fa:l1ng \Nhot:h 1J'\e bid shall be r~ected ;ind erwi,tmon! ol 1h11 i!Q0r1'!Y 
s.h.111 be 'M1hdrawo by the eflhsllng aulhonty The agenc~ i;ha bi,: dobatrGI! lrom 1en.denn9 In PBMC 
Tt\e lo110,w19 undertak1"9 111 L111s r~ard shall also be uploaded tiy lhe lntendlrt9 bidders.-
The Physical EMO $1'1all t>e aepos.iled 011 me/\.i5, v.,111 th~ E~ecu11ve Engineer-Ill (Works) calling IM btd "' 

case I.'~ become lhe lllw~t b,dd~1 v.tth.11 .a .,,!!i!k e1f 111e oper .. l'lg ol '1na11c1al bid 01herw1se deparlmMI 
may mJ~l !he bod efld .also lsl<e aciiCfl 10 v,,lhdraw my/our ef'lli~tmenVcebsr me/us from teride,ing tn 
f>BMC" 

Copy of Enhstmenl Order an<l cerlilicsle of worlt. ~xpenen<:e and other document, .is spe1:Jfied in 1he 
P•t!S-s notice sh.all Ile Sc:aMecl and uploadeo 10 tne e-Tendenng website wlhon the F)eriod or Did 
-Submission. Howevef , cenllit!d CD?Y of all ll\e scanned and uploaded d'001.1111ents :n spec;,!1ttd In presr. 
fl0l1i:;t: Sha' I have lo be s.ubmlUed ll:,' lhe lowest bi oder °"'Y along with pl'ly!.ical EMO o1 Ute i>Caf'Vl!!d col)V 
of EMD Uplo;ided Within a week ph)'SICally ill the ollice of ter1der opening iwtnorlty 
Orillrie bid documen15, svbm1t1t!d by intend,ng b-rtders shall i:,e opened only ot lhost1 bidder, ""no has 
deposited I subm1lled Eame5,t Money D&0osll and othef documents $,Cilnned :;nd 1i,0loadea are lovnd In 
order The bid s11brn1t1.ed shall be openeo e10330 PM on 19 05.20iJ 

10 The old subrnh1ed sh.all b6come in11a~d and e. lende, pcocesstng le-.! ~hall nol be rel uncled ii. 
(1) The bidder Is fo1,md tnellgibla 
{ii) The bodner does nol l)J)load au lhe docu11enls ( ncluding 5-e lax regastnn10n1 VAl 

registrabOn/ Sales Ta~ 1egis1ranonI as st1putated in !he bid doo;meot lr>du1W19 the 
undimak1ng ilbll'lll deposI110n ol physical El.ID ol lhe scan~ copy of EMO uploade!I 

(iii) 11 any dlscrep~cy I!; "°t1ced betwe1!n lTtG documents ilS up1oaced DI lho hme of SYtJ:'tllst1011 o! 
bid ai,d n.i,d copies ai ,si.,.bmiitl!d pt,ys,cally by the lao1res! bfdde, ,,,, the olfiaa cl b10 o_penIr>g 

au1"°'1ty _ 
(,v) The lowest II ckfer does not deposil physical EMO Wlthfn, week ol opening of bid. 

Th . tr ci \llhOSI! bid ,5 accepted will ~ ,eQ'-'1ree1 to ruf'llfsl'\ perlormanc1 guarantH or S"la (FIYe 
Pe::,,~) !r :0 bid amol.ll'II within tne period s.peclfleel In Schedule F, This guarantee_ shall be in Iha form 
of caSh (in case gvara111ee amour.1 ,s less man Rs 10000/..) or Deposit al Can receIp1 or any sch.tiduled 
barikJBanker's d'leq11o of any schediJed ban~emand Oraf1 or any s.c:t1edvtee1 oDri Pay 0<der of .iny 
Scheoolcd Bank ol any schvduled ban~ (In ~ase guaraniee amount ~ le~s 1har, Rs 1,00,00()J.J er 

11 Governrnenl Seeunlles or F,~ed Deposit Rece1p_ls or Guaraniee Bond$ of any Sched<iJlecl Banil or the 
_ L r 1 ,.,~ 1 ~rdal"\Oe w th u-m proscrtbed forn1. In case Iha conlra<:10, fa~s lo depos,1 tM said, Stal e, Bsn" o n..... n ~v I 
erloCTT1aooe gveirame-e wrtt11n the penod as tncf>cal&d !11 Sc:hedu e 

P '" di !he extended period 11 afly. lne Earnest Money dep0s.11ed bl' ltle contractor .shan be lorie1tcd 
'P, ctu 

119
11 ll'tout any nollce to the eonlracior, The earrµ,111 money depo~ltod alongwill1 bid s.haO 

rn1t.oma1Ica Y ~ t 
be rolun red alter r,eceiving tho afora&alel pertomi11nce 9111,11n ee, 
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9 
The ducrlpilon ot 1he work Is as fallows: 
1nlflnd;,,g B,dCIQtS. ore advlseiJ lo in5p,ec1 nd eicemlnt1 lhit ~,1~ aM Its s.urtOYndl~s Sl'\d r.ausfy 
lhemtelvtis before 111brnt111o0 111111 ofds n1 10 lhe ttnlu,e QI ttie ground and sul:>-r,oll fso '11.1 es Is 
pratllc:able) file form 11nd nnfrnn til lho , do tho m11nn" "' nr.a1111s 10 !h-0 11111, 111<! 11ecomme>il&1t,1m I.hey 
mny roqu,re ,md ,n g111111r.11I ith11II lhr m~~Yn• ohllur, ntl not rurnnry tl'lrnrmallcrt as to f'1tks, contll'\genclc!s 
aM t>lhM c,rcuin, 1onc"., ~ICh ,ttny 4nlloanc11 or nlfort 11111,r btd /I hl/Jtlcra 1hall kloo d@omO<I to ha,;e full 
1-.fl()~dp" ol lit 111111, vJ11111V,1 h11 1n,pn111• ,t or l\01 n ncl no 11~1,n rh11,go c0111oq1, nl an any 

i 2 rwi ur1thm!!llna1no or ntl1MWI~• e.ll 111 bo ~ill)Wl!iJ Thi, hltld11. ~ «t~II bn 111pons1t>l11 for 1Jrron51lng and 
mo,n1"1111n11 nl 1'1111- t•\v,1 ~n•I nil rn,1111,111l• , h'W'll!I A rJ~t11~. wolel .,.,.11.1,.,-11,; nl"rnJ.••, lnr.1h1l11~ /p, Wtll!kl!!!l ancl 

II ntt1pr "''"lrn._ m1t11l•!"d '"' 11~r,f 11(11'1] lhn w,,.~ ,~1111~~ 11111!",W,~,. • 11n1r1rntly r rnvk:ln<l lar '" Iha con1rae1 
doc11•ll~"I" SHhmi,«11-,1 ,11 ~ h11I h\' n l•orltl,.!8 1111~11" ~ 01111 ht' hEl'I t"n•1 lhl., rl<llh,11 ~r~l fl~ fllii!lP r.Olllrnct 
""'"Wlll't1L• rulll hn, ll\1111" '""""''' Pll\'lfl' 11, 11111 ~,•t•r,r 11n1! •11,..1r1rn li<lri~ ,, lhn wor► 11'1 '111 rJIJ'1" nn•J of 
mndl!li"I>'! 1111'1 ,,,tr, nl 111£41 ililtlm• lr,1ll• nrw1 r,111111 n11" "''" t,,. 1<1•111111 I!• 1!'111 hy 1h11 G,,.,,m1m!!nl t1nrl 
IN""rll ~"'1 ,~,ru ,11'i1 1,11,N l11rtm 1111v~111 r1 1,""m,11 ,,n 1h11 "~"'"~ 1110n ,,r 1111' wnrl< 

ihr, rorn111,111r-1 ,111,,,r,1~ 011 bnlll!rt ,,1 111 ~nt,.-tniv M1Jt1IOflrl' c,mnrlli "°"~ nrit '""" 11~,.1, t" 'll'"' 'IPI O,,. 
1,•,'Vt'~I nr "''\ n 1,,., t+1t t nr,11 t!t,tt•'it1• 11, ,t•11lf Utt- noH11•rtlY In mj11 I nny nr 1111 th,. 1,1•1" rf''l"t,,,....J .,,1hn11I lhi! 

1 ~ R<1'1i:J"'llf'W'I c l An~ 111/1100 1\11 b,,d!; '" wlur-11 \Ill/ nl llll' prt!IICtlhwl mnrl lrlll'I 1q not J11flin<1rl n, mw mndl1101'1 
'"<'llld ''II 1~A1 ol ,.,,,,,l,liMi'I •l'lln1@, •~ 1111! hJtlll h\l 1111! lltiJdf'!! ~hn h!! ••1mm11rtl'1 ,,.,,.,,,.,j 

1 d Cr111vaM•n\l \o\"1111111,., di'1'cll't' or 1ndt1Ml!y m tt1,111fl!:Li0r1 ....,,11 bidders 1s ~,r,ctl~ pr11h1b1l1Jd a"'1 •~~ t,,f'.15 
0011'\tltl!d t,~ 111!1 c,.:inl dt:'111 who 1MOl1 ta t::Rt!VM!;l"Q will bo ll;illl,, rl)r tfljflrtll'lt1 

Thr, ~l'.lmpl't!'nl, i'lulh"nlv "" bPh-~11 nl S,pcte1my, Munt<:lpR1 Cour,cll r"'~<!fVS'" ,,, hlmMlr lrofJ r!Qhl of 
1 S. ~,'"t't!;1t11Hl 1"1t' 1vholt>- or -tmv prin of lh" hid ~nd 1ht1 boc:tdllr.i stu,tl be txl'-"1d to perlorm 1re "'"'"" ~t lh~ raro 

\lUClte<J 

Th1o C<mlr:ICl<I• shall not bl' Pt!rm•lwd 10 bfu ror wo.;c~ In lt\e Porl B1oi< MunlOl)III Co11nc,I (O,v1,oon 111 ai<ie 

t>t coo1r,"lr lc~ o' Hon,c~turNNursory t41&gory) re54Jooslt"e 101 award and e.11&cui1Qn ol con1,,,c1,, ,-,, wtu,;t, 
hit. ne-.=i, r»l;1l+VI! ,i; posll!d a 0Ms•til"IIJI AccQ\Jn1m11 a< as 0 11 ol f,ccr ln ny capl!r.•l)i imtwe'.!'n th<1 g•adl}!i or 
Su;:,enntf"1C,ng Er>glneer and Junoor Eo!jJfleer (both 1nc111s.va1 11e stt.,11 or.so 1nbJT1atc 111P names ot 

16 P'"-.g°"~ v.no ore wotk1n9 with l"l,m 1n any capacity tJr aro !;uOsequenlly employed by hfm .ind wf\o are ne/lr 
rell!:1v11g ta an~ g.az~ ttl!d ornc&r In 1tM! C@l'llral Public Worh.t. Depenment or ,n the M,n stty of Urban 
~vclopme,r,1 Any breach ol lhls condltiM b')I tJ,,e conlr8'lor would render him liable to be removed r,om 
lhe ,1pproverl lts1 af contractors of chis Oeoaflrne111 

No En911\eer cf Ga~lted Ri.mk or cllher Ge~elteo Officer empl~ ln Engi~eN''!l or Adm,msira~ve th,IJes 
1n an Engint!i!rnQ Departrnenl ol ihe Gover'nrnenl al India ls a.lowed lo work as e C1)r,tractor trx a oer;od 
of nne year aPtBr !';is reorement from Gc-vemmen1 seNtCe, WIIMVI the poor permission of 

17 71-e Govemrr,en1 ol lrwi1a 111 wm,ng Tti;,!; 1;011rrl'ICI 1s lta~ 10 i,e cancelled ,f enner 1he oorilJlJC!o~ IJf anv of 
~ ,s emplo~es l!i lourn:I c1ny t.me ID be 50ch a ?9rson who t'l.id not obtained !he pormtss,on of 
1he Ge>11emmt?111 ol lna,a as aloresald bafOl't! submission ol tlio btd ~ engagement In the convacor's 
5-erv,ce 

The bid tor the wo,k1 1il,i!II remain open lor acoepb1t1ce for a J>mOd ol thi rty/ forty f ive/ s:txl# 
ninety !30145160/90) days from ttte clale ol opening of bids in case or sing1e bid sys1ernf Nfn ety(90) 
days from the date ol opening ol lec:hnleal bid In cue bids are lnvfte<I on 2 bid/ envelop system/ 
One 1111ndred 1wenty(120) da~s lrom tha dmte or opcnrng of lcetmlcaJ t>rd In case bidA. are lnvlted 

18 on 3 bidlctworope system for special!z:ed work ,(strllt:e ou! as lhe case may ~~ It 0ny btddel:s 
wilf'l.dra·k!. r,1s ~ befo,e the said ?4mod 01 &ue of l1!1Ji!lf ol acceptance wti1c:he11er as earl-er, or makes. 
M}' mod1ficat.on$ In the terms: end coMILier.s of I.he bid which are Ml aecep1able lo lhe departm eoi. 1t>e11 
1hlt Go .. e1ncnen1 shall. w1lhou• preJlld,ce to any other rlgM or remedy, 011 al l berty 10 loriert 50¾ of llwt sard 
e;1tt1e-.i mo<1ey as .rforesaotd Further 1ne bidders ~a~ 1101 be allowed to partic1pa1e in Ille reb,dd,ng 
arocess.. o the worll 
n,,s l'IO'.ice '"°'"ting Bid snail form a ?Br1 ol IM cCX1tr8ct dacumenl The 51.tCeessful b1dc!erslc0'!1lroC10r, o,, 
a~e-pl.ince of hrs b.ct by the A.cc.ep1ing Authonty shall within 15 days; lrom 1116 stipulated date of start of 
me wo<ll s19r, I.he oontraCJ consfstir,g ol:-
1a1 The Nouce l11Yitlf'lil ~ elf lhe documents lnduo.ng addltlonal conditions. :.pec,ficallons an<I 

19 dra"Mngs, ,f arry r0rm1n9 p11rt ot 1he bid as uploaded a, tho lime of 1n+At,uion of bid and lhe 1111le$ 
QU01ed on~ne at ltie 1,me or submls~,Dl'l of bid aoo accep1ance lhereot logethel with any 
co1re.spondtt(!Ce le30•119 11lerefo 
lb) S::;inda•tJ C PW O form 718 a, other S1antSard C P W.D form as eppficallle. 

20 Foi Compo~l1e Tenders 
20 1 The E,;ecuuve E~rnaer io dlafge of the major component 'MIi call bids for !he corn11osl1e 

woti( Tlle ccsl of b,d docun,ent and Earnest Money will be ~ed with fMD@!CI to tl'le comb.noel 
e5t,mated C051 pl.II to lenc!er IOf 1M compo:s11e bid 

,!O., 2 n,e bid d~umenl "''• M1clude following three components: 

Pan A:• CPWD~ CPVY0-7/8 inc.tudlrl9 schedule A 10 F for lhe major componer,I ol the work, 
Sta~arct G~ne-ral Cor\tllllons o1 CMtract for CPWD 2014 as amef\deo/moiMed up to 
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20 t 4 

20 5 

.;!0 1 6 

:.!011' 

?D18 

\0 
Part B: - General I specif< t°"1CMJOl'ls, speci1Ica11on~ arid sCJ'led1/e ol quan1>toes applu;abltr to 
major coml)o(lent of the war', 

Part C:- Setiedule A to F for minor comp0(1ent ot tne \1101"1(. (SE/EE Kl ci'large of major 
corripat10nl shall also bg c0111pe1e11t auIn011ty under cl~u&e 2 and clause 61Js ml!nliCned 
ln SCl'ledule A lo F for major comp°"e11t.s), General/specinc coodd,0111> specllic.atlons and 

schedule oi quanUUei oppl cable to minor c:ompor,antl:-.1 of the wor.k 
The lloddelli must assoclale hims&II, VW'th 191mc,05 of u,e eppropil.ile cins ellg,blo to b<d 
fat vac.n ol the mtnor compot'lool lndlvlctuallv, 
The ell\) bl blddar1, shall quota l"illes !or all I arn~ ol majoc component os well H for all 
ltem1 o1 miller c.ornpononls or 'IVQrk 
Alla,; l!c.«lPlar,c!! of Iha hid by r.omoetenl aulhu,lly, lhe EE o, charge of ma,or compcnenl of 
1hr "' sl\all tssw lollar of nward on boholl r;r tho PrMldonl ur tno•o After the wor~ Iii 
a,_,.ardetl the mai,, coolrnctor w,II I111\/ll lO enlot lnlo or>a agreement with EE ltl chmge of m&Jor 
cot11f1011rnl and hos also Lo sion two or moro cop,Dli or •g111emonl depending upon number ol 
EE'sJDDH m i.:ho{ge ol m1t1or compor1er,l1; One sucn sJonod "'' ol agrn monl shall be 
handod O\ef 10 EE/OOH in cll11rge ol m1,io, coml)!l"Onljsl EE ol m /Of' comporionl 'l'hll 
04'.)erale Pa'1 A. nnd P ,, B of the agroomenl EE/DDl-1 In ct1-11rge of m1r1CM compcMl'l('ll sli:tll 
()µ&rota P11rt C along v.llh Part A of tile agreoment 

En1~ WO unoor 1h11 •i:ope cl tompo1lto bod h1dUd rig moj01 and all minor compcmenr~ 
st,a I De e~~utlld u"tder one agrooment 

Secunl)' Depo$1I Wlll be worlled ou1 sap11rately lur each compooent corrosp(ltltling lo lhe 
esltmated cos1 of lhe re~ctl1111 compol"llnl of works 

The ms1n coolr&etor has to assoclal!! agu~s) tor m1110r compononl(s) conforming lo 
e I ll 1ty enter.a as do!1ned In lhe bie document 111\d na110 !:UbmII detail of svch agen<.y(I) lD 
Eng,neer-in-charge of mmor componenl(s) v,,ltT,n p1e,c;nblltl I,me Name of lhe ag,ar\Cy(s) Lo 
be assoc1atlld :.hall be a;>p,o~ by El'lg111ee1-tn<ha11ie ol rn,nor <.ornpcnent{t.l 

20' 9 In car.e lhc main con\raclor lnl-ends 10 change any of lhe 11bove 11getlcylagunc,es dunng Lhe 
operal11)(1 ot lhll conlracl, t,,e shall obtain P'ior approval ol EngIMer-ci-cl1aroe of mlr10, 
com()OnenL lhe ne,i. agen,cy/agencIes sha also have 10 satisfy the lalcl down ellglb1hly 
cn1e,Ia In cas@ Etlg,neer-in-cha~ Is not sallsf,eel w,lh tile petformance ol any ageN:y, he 
tall d1tei;l 1he conlractor 10 change 1he agency e1ecu11ng such ,tem5 of woi1< af'd lhos 
shall be blr\ding on the contn1c\Ol 

20 , 10 The main con1ract0f has 10 eoler wilo agreeml!flt 'Mth c:ootracior(,) assoe,aled by him lot 
e11eOYtiQTl of mlno, componer1l(s). Copy of such agrumenl shall be &ubrmlled \o EEi DOH In 
charge ol eaci1 mll'lOr component~ well as to EE In tharge of majorcompan.ent 
lo c.:ise of change of assoc1Rle con1mcI01, the main contractor t,as to enter 11110 agreemcnl 
Ylllh tt,11 new coo1raclor a!>SOt1aled by him 

20.i 11 Runn..,g payment for ttie ma,or oompoMn1 s~II be made by EE ol maior d scIphr\e lo lhe 
mo n c:.ontracl<lr. Running payment tor m nor a,n,ponenls shall be made b)I tl'le Eng••1•onn­
cha1g@ of !he dlscipllrie ol m 11101 componenl dlrec:tty to the m.)In contractor 

20 1 12. A Tno composite wor• ahall be lreatod as comptele Whan all /he componenls of lho work 
• re comp /ere. The complcl1on certHlc:ate of 1/t~ compos11e work .shall tut recorded by 
Engfnear•ln-cnargfl o/ m1t/or component altar n~r;ord of comp/el/on cen ific1te of all 
olh11t comp011en1s. 

20 1 1'2 e Final bll of W11otc worit JhaJI be rna it.ad c!.ll<I P d by tlio EE or majGI' 1::omponenl En,g•11eer(1) 
i,, charga or mll'\or comPo"l'"l(s) w,' prepare and pau trie r-oat ti, I lor ihe,r c.omporienl ol 
\IYOl'4l an<S pais on the same to !ho! EE al major comc:,ooent fo, lnclud,ng lt1 
U'le l1nal b II for composite cootraci 

Signature 01 Oi'll!>!on~l Off,cnr/Sub-O,vtsional omcer 

For & on betl:>lf ol Set:rotary, Munlc1pa' Counctl 
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§NERAL RULES & DIRECTIONS 

GOVERNMENT OF INOIA 
CENTRAL PUBLIC WORKS DEPARTMENT 

Gt11er111l Ruins & Direc-tl cms 

CPWD I 

l All ,,,,Ori, tJfllposud for l!lll!ru,1011 lly Ulllllt1CI will Ut! I\UIJht.-it Ill U ra1111 ul ht~lliJlioll ltl tuotlur Pll'!il!JO '" public 
places .Jml ~>tll!eLI b,; ti~ u1l1C1Pf 1n11,hng IC'11Ller u, li¥ J>tJb1,.:nllml 111 Nuvni jr-Jp!!l's I.Jll lllu al!le nliJY be 
il,1:1 t,11,n will , 1.11 tllu W\'111~ 111 br n11t11'1I 11111 11, w,111 n~ ~11 1tnlll tu, !IUl!mlU 11y arid 11pen1og l011aers,, 
,111,l lht' l1mr nti.,l"\'11 f1,1r ( n11yill'-10111 111,, v,, ""' 11h1u 11,1, IIOIIIUIII 111 um,111~, rnom~y lo ho iJtipos,tctl w1U1 l ite 
t('ll\l~ imd llll' .11111111111 til l111• Willfily 11•'111►~•1 ,11111 l"lrlom111r><=n ouarnnla11 '10 Liu LlllfJ()'ltatl 11)1 the 
~v,,.:os!\f11t tl•ntro1l'1 ni.l UI\• pv1Leo,ll ,lll", ,1 ,111y 111 11" 11 Mh~ l011 lrorn l,111•1 Cu111u:.. u• 10<1 ~pecil1calloos 
dt>~l\)(IS. .-.111;1 1hm"ilkl ,11,u 1111¥ l!lh111 ,t11, ,m,1111111 .... ,,,.., .. , Ill , ar•ll!!e_hUn w1lh mr, 'MIik slg11utl for ltle 
""'N~r ,,f 111c-nl1f11·:11.._,11 b\ m,, orl111 r ir1111hllQ "'"" "' ~11111 nfqo tie ur1eri 101 1u!J.lir'tl<1n lry tho cur,lmr.1or ,H 
U1e 0[1111: , cl um "' 111v1111,~ l<.'n r r d11r111111 .,1ticl' l!uur, 

2 i,, the l'\C!lll o1 the h'Wll'I l•l'lt\Q ~UUll!lll!!d IJy a fMIII ,t IIIUSI he ~flOP.d 5BpmutOly t,,; ,111t:h pmt,mr 11,e,oor 

o, '"111,, L'\-l'nl ul the 11i><!e,,.-._. ol nrw o:ir1rr r II must ,~ ~lgned (lfl f11s tM!tiull bv n persor, l1okl111g a Pl>Vffl' 
-\~ ll!IP, ,1cv i'luth1ua1114 h1111 t,1 i.111 ~ti, such J)IJ"1"1 o f 11Uori ey lo be prtMJ~tl l'Jl!h Ill!! tenJJer, and 11 lflUlill 

,11 close lhi!I O,I? l1nn >!f \JIii\• req,sll'retl unllf1f It~ lndi.an Partner'ltnp Ad 19!.i' 

3 Re,"1p1!, l.:11 1'a'f'1"'nl made on nto.:oun1 or v.u--k. when e~ecvteu IJy s r1rrn , 11u~I also bu s.g<1ed ily 1111 Ill!! 
11a!loe1!> e11.:('1JI. "'IIL'fi!' i:on1rnc1ors .im tlesr;;nimd., !half letn.ter as II lttt11111 whod1 cas.o ltHi rece,pl'i mu5t 

be ~'il•lt!d 111 11->e Jl~mll' o1 lhe l,r111 by ooe or 1,,e partner!I, or by sorno on,or l)efli11Jf1 ha\111,g dve auu,or,ly It.I 
91ve errce11ral rece,~,ty lo.- the hrn, 

Applic,bt11 l or lt1tt" Rate Tef\der t>n iy !C-PW0-8) 
4 An, person woo subm11s a tefflJer .shall fill up t11e u suDI pr,nled fam,, sta{lng at wtlal rate he ,s Y/111•"9 co 

undertake e3d't llem or the wo"' . Tendef!I wti.c11 propose an11 al1erat1on In the work 5t1ec1f1t1ct ,ri 1t>tt sa,d 
lom1 or 11'1v1LA19 to lltndcr or tn (he brn e allowed lo, ca,ry,ng out lno worl\, or wnich conta n any other 
C<On<M101 IS 04 any soil, mcll.l<lrr19 rond bOJt"d.l r@barn~. v,,tl be st1rt1m Df•I~ re,ecled No s nyle tender stiail 
1hdude I11ore than One wor.. b11L contractors 'l'f'IO ...,s.11 10 tel'lder for two or more worlits. $hall subln1I 
~epara1e tendlN' [or eacl:l T~der stlall have the name and m.ttnber of lhe Narks 10 wt11ct1 they refer 
wn11c,1 Df1 !tie e11.,elopes. 
Tn.e rate(s) mus1 be quot~d ,n decunal co,nags Amounts mlfi1 be quolbd lr1 flJll n,pees by 19r,oong Ml~ 
pa1~a and to11~denr,g more men r,r1y pai~a os rUJ)ee one 

App licable ior pl;'r~tllge Rale Tender only ICPWD-7) 

4A In case ol Peroentage R.ilte Tel\de,, 1en.der,er shall f.11 up the usual prit1teCl form, st3t1n9 nt v.ilat 
percentage below/above, (in figures as well es in word/ tr1e io1al e!NJmmoo cos1 give,, 1n scneauie cl 
quan~t,es el Schedule-A. M 'Mil be .,., 1n9 10 execute lhe wort_ The tender submitted shall be 11'!!.atl!d a,s 
invalid '1: 
I) The Contractor does nol quote perce,1tage iitx111el below on U1e IOlal att,oun, of umd~ o,: .rny 
5eCIJ0n1 sub neact of the 'IOl'Jder. 
~, The perce'11ta9E! 8bove /below Is different ,n figure~ & wards oolh on the 10181 amount or 1ende, or 
an)' se-cll01" sub head or the 1e11de,-
1,1J The plll'tel'ltage q1.10.e<l abo~lt /below 1s d11il!fen1 111 lig,.rres & .vords balh on 1he amount of le,,c:Jer 
o, :111~ sec11CN1I sub he:id of me tencer 

Tendel's, woich propose any alternation In me work spec1fi~d 1n 1he sa,d IOfm of inv,talion to ten<ier, 
or 1n the, 1,me allowed for ,canytng IJljt 1he work er whic:h cootain any c>1her condieroos. or ai,y $oil 1nch.,r.m)9 
coodrt.iomn reba1~. will be sum1natrly re1«~- No single tender shall include more u1an one wonr, bul 
conlractors who w,sh to cendet for 1'HO or moro 'M)JkS shall su:brnd $eparace 'Lender for each. T ende< si1aU 
11avl! the oame and numbel' Ol 'lne wotl,;s to Which 111ey refor. 1Yri1ten on the envelopes 

4 B In case ot lowest 1e.ncN!rl!(I aniounl t e-s1,mated cost• anioum worked on lt\o basis or percentage 
above/below) or two o, rl1ore COflltactors i~ sarnf!, s.uch lowes.t con,ractors will tie asked to submf1 sl;!aled 
re,..,sed offar 111 ltie lorm of leUer ml'ntronmg percentage above/below on es11ma1ed cost ol 1ernter 
rnduding all subsecuonslsub heads as the ca.!lt 111ay be t)1.11 the revised percel'\ta\)e quoted ~bove/be!ow 
on tendered cost o, on each sub sections/ $ub heads should no1 be lugl-ler than lhe percernage quoted at 
me ume of subm,ssion al tender.The lowest 1eoder s.hall De tl'w! dc<:.1ded. oo the basi~ ol reyisecJ olfe-rs 
11'1 case ariy ol s1rdl cootractor refuses 10 subtmit revised offer lhen i, silall Ile trea(ed as .,..;u,c,rawal of hl$ 
leoder before acceptaooe alild 60% of eamesl money shall be for1e1ted, 
If the revised 1enclereo ainaunt ol two or mllf'e COl'llrac10!'S received ir, revised offer is aga,n foond 10 be 
equal. the lowest ter>der amoog such COf'ltlac,°'s, shaU be decided b~ ciraw of lols ,n tno pre.sel'lee ol SE 
of ttie arcle, EE(~/ 111-d1arge or major & rr11nor compo1H!lnts EE(P) or EE(HOI ol ltle artle & the lowe51 
c0t1cra-c-1ors those have quo1ed e<i~I amovnl ot tend~(.s:. 
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12 

In case of lhe lo,,;8$1 cootratlor:. \hose havo quoto,J s.ime 1ondorod amOtJnt, refu~o 10 5u/Jrrll ,e"15ed 
oflers, thM landers 1ire to bo I11eJllod ,1ftn1 roril'lt111g 50'1» 0r EMO or end1 co11trooto,s 
Conlraetor(5), who~e omnest n1011lly If lonmtod hn~u111 of norr-r,ttbmtsn.on ,,r rov/s01f oller ..nall Ml ba 
allowoo la par1Ic1jla\e In 1h11 retoodnr ,rlQ 11rm ""~ ol tlla ..,0rl\ 
The off-: ·1 •ovif•ng lander o hu, 011fv nu\hon;prJ a,1111,1111 i,,111 11ra11 11111t1ors 1n 1/10 prD!llll'IC.D of eny 
rntencilriii contraclOf~ wti,, m;,y bo f11f'l"111 111 lilf! 111111' nnrl "'"II 111111,, 11,n nmnurllg of lhn r;ovoral to11dor:. In 
O compaial/\11) s.lolt'll11ml 11, ,1 ·•wh1t,I(' r111m h1 lhll IIY!!nl Ir A ,,,wlnr bl,lr•tj ACCl!fltod ,I) ,eooipl (or lhll 
eorno1i monev lo,w r\ill\l lll<!rtiwilh sho'I lhtMA\4f1011 Im glv II In ure r.nnl111ctor v.hu ,;t,o ll1mc1t1J1Jn ror IM 
putpo!o Ol l1:fo11hil\' lll 0111>1<111 r,,,1Ies of lhn ~prr,ltca(,011~ and olhei rtncumf!nl! mon1Ir,11mJ 11 Rulo!! Ir the 
event 01 il ll'f1dl'• l'f'lng •a ecled 11111 111110.111 moI141v f<lrwnrrlPcl w!lh ijtrch 111inc.copt111I IOlldPI irnill 
thereupon be returneo ti' 111,- rM1r11C'.IDI rsmllllr~ tho soml!, w1tl1m1f n11y n(fllO~f 

Tht- off1ce.r 111\lt,"'- ft'ndor, stiaff ve lhe nqhl of rtif11c:1~1g il °' any 01 the lsndor:i eod wll rtol ll!t t,nuntl 
lo IIC\:Pf!I 111 .. lo.ve,;1 "' any otlll!r lender 
The 11!'.:eirt 01 .in a,couma111 or rlcrlt. for onv mooey f.lilod tiv Ihe oonlmclo, v,f/4 not t>a c;ot1~ldcred as any 
a.:- oov. gmenl or raymonl lo lhe officer Inv11Ing tettd«tt imd 1/'to c:orttruclor sne11 bfl responsible lor 
see,ng that he Pf<>-...,Ires a {eeerpt s ,yncd by th-e offiorr 1nvt!lrig 1endar ol II duly auIMrImd Ca shier 

The memorandom c>I >Nork tendered far and the 1chedule or matenals to tie suppll!!d by llie dopartment 
.ind ltieir ,ssu,t-ratos, Shall be fi. ed 11.-,d complalc,d In 1he office of the otricer InvI~ng u1nduf belore Ifie 
le'lce• form it. issued If a form Is l55\.led IO an llltondtng tende,er w.lhoul ha\/ing been so Mod In and 
incomplete, he shall request The off~ to have 111Is done belo,e he complot&i ;ind dcllYe!I hes tcflder 

9 Tt>e lend&fMs shall sign a declarat10n under !he off.011ls Seaet /l.c:11923, for rn11,n1aIrwig socrticy or thtJ 
le'1ae~ documents drawings or other rec0fd$ i;oonected with tile work g,von lo them The un5uccessful 
tendl!'rers mall return all Che drawings g~n to thsm 

9A Use of correcl,ng flU>d any where n lander document 15 not perm med Sudl render I'$ l.abltt for reIee1ion 

Appl cable for ilem Rate Tender only (CPWD•8) 

f ,; 

" I t, I 
(; I 
~ I 
~ I 
P. I ~. 
r. 

I 
c.- 1 
v 
~ I 
6,-- 1 

r 

I 
C. 

10 In the ca~e of Item Rate Tenders, only rat.es quoted shall be considered Any lender con!aln1n9 C 
pim:emage belowlclbove the rates ~c>ted IS l1ablo co b11 '!If ected Rates Quoted by Ille conlractor m IC em 
rile lendef In figures anti wordt. sholf be accureJety ec:i in so that there rs no di$CTepancy In the ra!M 
"''linen in figure and words. However, ,I a <1Iscrep1ncy ,s ,ound the rates which correspond.s with the 
-a,nount woriled out by !he contr;telor $Ila:! unloss olheMise proved be talten as coirec1 If the 1m0t1nl or 
■n Item~ not wort,;ed out by the oontraclor or 11 does not c~respond wtth lht roles wnnen either In figure 
or '" words, thef'I ratK quoted by the contraclof on words shaN be take11 t1s correct. Where ltie rates 
auolad oy Iha conllaetor In figure and In wor<Js I.iffy bul the amount ,~ nol wort(ed oul correctly, the rates 
quoted by li1e contractor will unless ot/ierwtse pro11ed be la~ en carrttet 111nd 11111 rtie amounc 

In !!\lent no rate '1as been quoled for ,Ill'( ,IA!m(s) alOng space bclth In fig\JfeS, works and amount blank 11 
wil ~ presumed that lhe contractor has lndud&d cost or lhese Ile~ on 01her items and rate [Of such 
items INIJI be considered as zero and wW be required 10 the eJC!J,C\J(ed accord.ngly. 

Applicable lor percentage Rate Toncler only (CPWD•81 
, QA In ca!>e ol pen;el'lla!JS Rate Tender ooty perCefllage Q\ID!ed sti.all b0 co"5'dered Any terlderd coocaIn,ng 

I11:rn rates Is liable to be re.,e<:ted Percentage quoted by the contractor in peruntoge rate lender sl'la I be 
accural&y filled In figures and words. so lhst !here Is no d scre?,1ncy. However ;I lhe c011traclor has 
worked OtJt Ille amount of the lendl!f and If nny d1screpanc:y Is found 11'1 vie percentage quotl!IJ In words 
and figUJes, !he percentage whoch corresf)Dllds IVtlh the .imount worlo.ed out by Che contractor. s.l'lall unless 
olherw•se proved, be !ale.en es corutcl 
u The amouot of !he tender Is n04 worked out by the contractor or It does n<il correspond ""111 11111 
percentage wnllen either In figure or In words. then uu, percentage quoted ll)' ctre conuac.cOf m ffl>fds shilll 
be 1;1ken es COl'r~l. Where lhe pe,centc19e quoted by rhe contrac:tor In Jlpure and 10 words tally txn the 
amolmt rs not wolked out correcUy, tho percentage quoted by The con11ac1or i,,i unless otherwtse proved 
!Jc ta en as correc:I and not the amount. 

11 In lhe case of any uinoer 111~re unit rate of any filem~li!ms 11ppea1 unraal,$t,c, such torl(!er Will be 
considered as u:nbalariced and ., ~se tne tend@rer rs l.lflaille to provldf!I sa11sraetory e)(planation. such a 
lender Is liable to be cMquahfied and reiected 

flpplfcabJs: for Item Rate Tender onl~ (CPW0-8) 

12 All ratelii sha bi! Quoted on the tender lorm Tne amount for eaah llem stiould be worked out ,md 
req1J1slte total, given Soec,111 care ~ould Ile taken to wme ~ rates 11'1 figure& as well as ,n words and lh 
amOilnl In l1gure only, 1n such a way th.at Interpolation ~ ~?1 posslblo Tritt total amount should be 11/r,ue~ 
bolh in figures and ,n words In case of figu,es tho word Should be w1Iltan belo.re the f,gure of 
ood words P alto, Iha decimal ligure ,e g " 2 15 f' and '" case nioees 
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case of Wl)(dS the wurd. Hui,C1:!. stlOuld l)fL'ClldlJ Oil\) lhll wonJ "palso .S~hJ lit! 11¥1,UL'll at 11111 01111 
) Un ess Ul!! rot1J ,,. 111 wllolu ,upet•, 'lfld lullov, •IJ l,y •I l' \t<onl~ onlf ,1 1;1,°',IJ 11111ariJIJly t.., upto t\llO 

dec1ma pl:ict11; Wh,lc ouolo11g lhu r.11c 1n 1,tl~dulu ul qunnt,t,us U1e vn,mJ or>ly shoold be wn11en aosul)' 
lollo~n!J U11J mnov11l .>n11 ,1 !lll()Uld 11(.)l Im wim,.,, m tf1c 1w~1 l111e 

Appllctiblv lor Porun111go F!r:llo Tendor only (CPW0•7) 

In per 11 gt' n lll' 'T L'll•1Pr !hi! 10111.lt•l('I '·" 111 ljltlll•• j.l(.•1, t Ill HJ' ''''"'"''"''""fl fin l1guru'!i as ~n M m 
won.hi I □I .. 11,c11 Ill' l'/111 b,• .,,,i1,n9 '" l!><L'Llllt.' Ill(• WUI~ I h.! 1,hnll ,1~11 WOii\ 1111I llm IUIUI urr,uu,,t IJI hi§ o flur 

and 1h11 1 1n1C' sl1!>111J ht' 11\11111!11 111 rtu11111, n•i 1,wll 11•1 ,,. v,11111•, Mt r,11rt1 a w,oy 11"'1 1111 ,-,10rµololl(ln r.. 
PQboble In .. .-,~' vi l,quri,s (he WOHi !.llt)Uitl U1! WT1Uc 11 btJlur,• ti "11111111• or ruc,1•i,~ 0"'' ... md P llflCf lilt' 

,_ dt•,1m:il 11,lliHIS ' Q 'J I ~,p tin1J ill ,•u~ Ill Wlllds tile lrl\>HI l.{111iu<1 rt1u11ILI p,ut l•tl • n<l thu l\'Utl.l PolSil 
511\luld I.!€! w11 U,111 ;,\ the 1•1 Ill 

..... 

~ ., 
~ 

, 
_, 
~ 

~ , 

13(1) The (0<1tr;,,•i, , 11,ll•ri-0 t1>n,lt>1 " ,u 1 ~ll>',I o¥tll bi' re,1t1,.e<.I tu luir••~h p1,rlt,1111tJr1<.r. 911ur,J11l1tf! 1,I J'I'. 
I l lire,, PPn l'IIO ol II ,l,nJ •1NJ 11111,11,111 v.101111 51JPC1l1P,J fK!OOd 1111• 1111nrnnll'•• ~hul lm 111 111e r11111, ol 
Gowl $l l,111!1:', \lf '"'-'II lll'~I0(1l rt'l ·•HI ol -Illy ,1 hf'llulP.tJ lmnk (JUJrl!flll'P t,om.l~ 1,l 11rit "' lietJuled 0011k 
~· SUlti• 8,,,1~ l' ' lo\11a 

13(111 1111' tt\11l•;Jdl't ~IIU'lt' !ell<lt!r 1$ olt.:Ll!l,lll!d .... ,11 tJl~o lie ltK!IMre<.I ~J ru,msh t,y ,;/iJy .. 1 Srocur,ly Oe111J<PI lor 
lh.- 'ult, hlll'nl ut ht , l]lllrP~I pn llnttJUlll l!qual IU 2 5'Y. of lite t®dered ,,uluc r;( II o v,'(/f~ n,1- SetlJlllt 

Ul!VOIMI 1, ,11 tit' ~-.,11e .. 1 .. u hy de.!1JCl10l1S lro1111110 IUIMllrl!J t11lls ,, u ,o corllrncto, ;JI Ill!! y;t,i~ lllf!<lliCin •d llt>we 
c,n.J Ltie o>3frll"'I n1oney •I depus,1et.l 111 cash □t U•l! tome ol lllnr.tl:'rs ,.,II lie ll •ot!.'d iJS .i l)l•H ul ti e Secur,ty 
Oooos,1 Tt,,. Se-."unl) :'lllll.)(Jnl will ;ilw be ;icceple1J ,n c.:a:.11 or 1n Ille slOJp,e t,I Gv11err,mw,1 Sec1>111ies 
,:: ' d □<'Pl.)''>11 R,'t"4.·1D1 of a Sctle\111lei:J Ban o, Sllllti &11ii oi lncl,11 w.JI a lsu be aoc1tphtd ru1 111,s purpose 
Pfll" "" Cofl!,,,nah)t) 3d\11~'e ,s e,1elo:.ed 

14 011 accep1:ince 01 tne 1endet the name of the 11ccred,1ed represen!.ltlve(s) of tlie coolr3Ctor who wouhJ 1.te 
rei.p0'1Sttlle 1or 131,,.ng ,nstrucuoni lrorn tne Eogioeer ... n-d1a1ge sh.all be commvoocall!<I 111 wnMg to the 
Eng,n~r-m<lurge 

15 Sales•tall putchase rax tumover la)( or any otner ta)( on rnaceraals m respec1 of Lllls contrae1 shsl be 
P3yal>le b~ the Contractor aod Gove,nme<nl will nol entefl.8,n jnv cta,m whal$08ver 10 respect of thb 
~me 

16 ihe amtractor shau g.ve a ~st of both gazetted and non.gal.elled PBMC employees relatud to IM,n 

17 The 1e<1de1 for tlle wor~ sh 001 be ,,..,nessed by :i cootrac10, or comrocto~ wllo himSl!ll/'the,nselves 
has•havt teodert'd or who may 11no nas/haw 1e11dereo ro, lhe same worl. Fa~ure 10 obill<Ve Jtl,5 
cc11d111on wou1a render tenders of the coniii1c10's teooer,ng, as well as ..... 111e=ng the 1ende,- liable to 

surtmary re,ect,on 

18 The tender f0< compos,1e w0<1\ mduefes in ;idditJon to building wor,. 311 other works svch as Siln11ary alld 
wal1!r suµply installations drainage M"lstalta~on. elf!CI/IC&l wo11t, t,011,c:-.,lture 11tork, roads alld PoJlhS etc The 
tender!!f apan lrom t,e.n9 e reg,stereo contract01 {B&R) ol appropN1te class rnusl associate n,msel' w,ct, 
ayenc,es uf :ippropr.a1t: dess 'nf'lICf1 ;;ire elig,ble 10 lender lo, san,ter,i ancl water supply dra,nage, electncal 
aoo nor11cuiture wort< s ,n lhe compos,Le tl!odet 

19 Tl11: cOnllilCl0' sllal s..ibrn,1 • s1 of work$ which are 1n haod (Progr~Si) ,n the lorlow1119 f0<rn • 

SI.No ram• P.! n,cul.ttrs or \11Pue ol Work Position 01 Works in Rema,ks 

0 1-.,11on where wo,1( is Pr09'HS 
being e,:eculed 

I 2 3 4 5 

20 The coo1ractor shalt comply W11'1 the prOIIYS!OflS or ltle ApPfenuces Act l!l61 , and !hi! rules and orders 
,sslll!d 1he1e "oder from lhe time to lime If l1e f3ils to do so, hts ra1lure w,lt be a breach o1 lh4! comtact ano 
the Superintimdir>g EngineerlE.lleCUliwe Eng neer/moy 1n hrS dism!lton. Wltti04.lt pre1ud1c11 to any 01her nght 

01 reml:'Oy avatlable 1'1 l.iw callCel l1'e con1ract The conv11c•or stiall a1so be h:ib4e tor 1111y pecuillllry 
liBtl4111y .:ms,og on accounl or any v,olallOn tiv h,m of ttte prov1!1ons of ttie ~a,d Acl 

A] □· .,. 
g· tl'l. 
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I COt-.OITIONS OF CONTRACT I CPWO 

CONDITIONS OF CONTRACT 
Delinillons 
1 The Conttar.t l'nn:mi,. th" rlnc11mrnli, fnnnlnq lhn tonlklr ~n,1 ;itt.cpt.in!:Al themfll ond tho fmmal 

3!_11C!'.m11n1 r,nr111ert 1>1•1wNin lhn rnmMilml ,i1tlhrvllv n,1 1wluill nr um proslClor,1 of lnd111 aoo 1he 
Contmr1t'lr, '"!l"lhrr with lhn ,tni u111rir'!lr, rnlcrmtl In 1t1nrr,ln 1nrhlfl"19 ,11,,,,'l cnnd1110ns. 1t111 !'.l)Or•Or.;ilions 
dm;tqns.. rit.1wnri, ilnli tMln1rW1ns ,~._.,,.d Imm limn It, 1, .. 1,. 11y thi, Lng1nnnr-111 cl','ltOn m~d ;,I those 
dor.umr111, l;,~rn l11<1r-tll"r. ~ll.111 hr rlnr,mrrl 1,1 fn,m 11nn r.Mlr,~rl A11d •.h~I hn rnmpl~mnnl;iry In nnn 
.IOOthcr 

2 11'1 lhf' r(lnlf;,rl II n fnll,'1 nq r•~r•a~~IM s'1,1II , I111lm;~ 1h11 mnlNI "1h11rv,iI!Ml r1Jq1,im.o; , hi!Vtt thfl mra11,n9~. 
hrfl'l'V r 1-~C111,r f\, -"U"lnr.<1 In lhf111\ 

(0 Thtt "'1" a,i;ll'\n'- Wot10i, or wor1< 1'1,;ill ,unln~, thar11 M •.0'1H1ll1tr,9 l'llhnr In ,h,. 1".Jlhjfll'I rir 
r-t1nlr,1 •n('ufl'\M1 In '\111".I• r.flMlnll'.t"ln, ho r.on;;lrved ~nrl t,1hnn In moan 1hl' W!lflcS ti)' or by 
v,m,r r,t 11,f" cootr.ie\ cnntrar.ll'!i:I lo he f1Y"'l:11tefl ,,_.,'ltl'l!lr ll'fflpl'lli!f'1 or 11enn.-nenl, o\l'm 
whrthr.r l'>ri<JlnRI ;111ereri utr-;M•,tud or ;l(f(:lllloni'i 

(11) Th, s,,,. ~1,1111 mean 11,,. land I o, olhri, 11lilr.er; 011 into or l.rlrougt, wht<: """''"' 15 In Iha 

e~r m toel undct 1hr r.ontmr.1 o, any !ld~oenl ~rvj , !\Alli or slrmit ltirm,r,h w1>1r.h work •~ 10 bo 
c~rn1tr•d 1,nne, tho co111mr.1 ot any ,vfjar.enl l,1nd path or .slrca1 which may De :illr>11ed ~ UMd 
f('lr tl\r 1'Ul"f'OSE': nl Cclrrytn!) (ll)\ Ille ccintraGI 

tl,I) The Conlrae10~ :;lia I mBJn the 1nn"M!ual, firm n, coml),'lny, tNtletflCt 1nci,rtJ')raled or nnL 
1md('.rtak1nq Iha WOll<s and shall tncludc the letg.il personal rcptescnta11vo or :-.ueh 111'1Mc!ual, or 
1he persons composing such lirm Of com pan~. or tM suceossor-s Ol such r,rm or company and 
tlie parm,tted a:.s-gnces of sueh individual, firm I)( company. 

( 1v) Ttie Prcsldenl mt?ans thn President of l11d1 arid h13 suc.ces.sors, 

(v) The El"io,11eer- ,n -d'1arg!' mean..~ Engineer Officer wll(J $hall super111se ariti be In charge of 
11\e work an.d who sha I sign the c.cll'\tact on behalf the Sec:relary, Porl Blair Muniopal Counol 
Por1 Bl;i r as men1101113d •n Sehod!Jle 'F !'\ere uooer 

(VI) Government or Govnrnmen1 o! India s.hall mean the Por1 Sli r Mumc,pal Counctl, Po,t Sta,r 

(¥11) fhe term!!> Oirectw General of Works tr<.ludcs Additional Dlrec.tor Gsneral and Chief 
Engineer ot the zor,e 

(vm) Accepting A111horUy ~Mll mean 11,.e authorll)I mentioned ,n Sthedule 'F' 

(Ile) Exceplod Risk are rtS~s due lo not1(olher ttr.in those on ac.c.o1.m1 of contractor 5 employee1,) 
war (wlle1he1 deci:mid or not) inv&S>Or'I, aci of fO(elgn onemies, hos1n1bl!!5 civil war rebellion 
ro110Jut1on, insvrrect,on, m,lilary Of" umirped powe, any acts of Govemmenl, oamages form 
a1,cral1. ac1s o4 ~d, svch as earth q<1ake hghtenin9 and ll1"\IJ'oc.eden1ed lloods, a"d ott>er 
cnuses 0\19~ whteh !he contractor has no control and acceplcd as $Ud\ by the Acce01,ng 
Autho111y 01 causes solely di)(! 10 use or occvpahor1 by Govemmer'\l, of Iha part of the v.ork,s 
m respec1 ol which a cerMcate or contoL!:itk:m t11,s b~n rsi;ued ot a cau&;, ~olely dve to 
Govemmenfs tautly uesl~n or works 

(x) Mat ket Rate shall be lhe rate as c!ecaded by lhe Engineer - '" -charge on Ille ba!>is ol the 
cost of malenars and laboUT al the s.l e w!\cfe tho war'. 1s 10 be eiecuted plus the percentag.o 
menltoni!d in Schedule 'F' lo c.over .ill overti1md anti profit 
Set111dulc(s) referred to In these cond>l1om, s~all m~n !he releval'lt $Chodule(s) ilTil'lexed to 
1ho 1cndor papers or the standard Sc:hodule al Rates of the government me-iliol"ied 1n 
sdicdule F' Mreooder, w1lh tl'tc amondme11ts there issued up to the date of rect?lpt or the 

tender 
Oc!)artmcnl ,,,e;ui.s PBMC wt,lc;h lnvllo.s tendon; on behalf ol Scueiary, Port Blair 
Munrclpal Council, Port Blalr as specified In ,cttoduto 'F' 
Ois'lrir.t specihcatlo11s rncans !ho 513ei;,llca11ons follt1Vlilld by lhe Slllle Govert1men1 111 the 
,11~ v,t,ere the WO(!( lo be eweculed 
tendered va lue mean:. Iha value cf Iha en,,.e work a.'\ 'll,UIJla1et1111 lhe letter ol award 
Date of commonecm11nl of wor1<: The d te or commence or wor'• ~II tie lhe date ol siart 
as spoc,l,ed 1n :.cMCIU c 'J: or tho llrsl Cl.lto ot Mndnn9 over ol t110 s1111. wtilche'ier is la!er In 

Scope and Performance. 

3 Where ll'IO contew1 so 1equ,re$, 'Mltds Imparting lhe s•ngutar only .;ilso 1111dud11 lhe plttral ar,d 11lce vorso 

Any reference ta ma:sOJline gender shall wt>ena,,er raqulrno "1ciude lemtnuie 9el'ldet and vice versa. 
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Headings and Mur9mal notes lo 1t.ese General Cotlti,L,ons ol Corllr:ict :.holl not be <Jeeme<J to form part 
thereol o, be token ,nto ~01151dero1loo., thu mterpre1a11oi1 or com,lfocuofl u,creo, or of U1e contract 

5 The contractor slmll uu fum,~hc<l, rr11C! ol cosl D110 i:1.'rllliu<l copy o, 100 con1rac1 documu11ts e~cep1 
st;:mdRrJ sp\"c1ficm1Uns sci,cdL,11! ul ffohts J1,c! s.u,:h othor 11n11tr1(J 1111d pubh~hccJ cJocumunl~. toge1har 
""•Ill :it dr.1w1ngs ns "'-'Y bo lorm111<1 (>llll cl thl! lf'od1•1 1~1~1rs Nune of uu•~" (J(IC\j,nunt~ i.11.111 i,e used ,or 
any purpose OU1l'f th.1111h01 ul th•~ n1111n1 I 

6 Tho ""°"' Ill L>c C•"'•cd LIUI u,11.Jf'r !ht• t:01111111:j sl111il, C!)ll:C!jlt ll1 ul11~nMl,U pr11v1<>wJ, "' Chu~(• cond111on,. 
Mldude ;ill l.lbo<,r mot\'I ,n,ll looli. pl.1111'1. t•4v1111r1r-nt 0111.J r rar1•.p•ur1 ,~ltitl1 11111y I " •o<ju1111Ll 1n pr1>µitrollon 
o, :J'lll iur and Ill u~ full afl(J enl,JtP (l)lJ\_"\JIIOll o,1rt 0.:0lliJJlell(Jll ol 11,11 1111urlls. TIii' (llt5Crtpttl.lll gwon 1n Che 
Sd1e.lul<' Ill Oua1\H11.•s 1sc,1edul!! /I l! ) i.l1~111 ll11l!"S, olherw1sc ~l::Jlf'tl lJu ltr•l1.1 w 1111.JUlkl WIIS!ag,t} on 
m.,terml, .:a"ta<ll ' ,111\l c:i• ltl\je 1 :iiry,1111 ,onU rulurn ol PrrtJIIIE!!i tio1st1,i4 Wlllng 11 lu"Y ur,d lou"ll tn 

µ,,~ 01,011 ,l')ll all uthm IJWIII~ "''Cl'~'in•~ Ill noU for Ill"'" :md 1ml1rn tJ>.('I.Uh<m [illd comi,lelr. u! lhe work 
as om.,•s.,,J 111 .1n:orJJ1tl'l' 900<1 pr,1~l!L:e miu rocuy1•1"d 1m111 tf)II>!> 

7 lh1> C,1,wn.:1-,, ,h,1 lll' Llt'l!nl~ to 11altl' 'IOl!sl,eJ 111msU1f tJ;,,llf!! l!!11llm,ng as lo 111n currecll'lcss ar>d 
s11lh'>L.,11:~ 1,1' h,s 1e11de1 fu, Um wort.:. :mu of !he ratos amJ µnc.es QUotod ,n Uto "'liedu'° of quaobl es, 
"h-ch rnh!S anJ pn.;es !lh.11 e>.cept as 1.1lherw1se prov,dctf, i:over ell his ol,l,ga11c,,,s urKJ11r 1tle Contract 
a,,u al matters l\ild U1rngs 11Peess.1ry tor the p1upe{ compfe!,on ,irod mmntemmce ol U1e works 

6 ihe S«tYQf:tl dOC\Jmeflts. lo11nong 11.o Co111ToC1 are to be, 1a1te11 [l5 mutually expla'lalory of on!!' allOther. 
dela1IM draw11"9, being foltoWl!d in preference to small sc3le draW!(lg and figured d-mens,ons 1n 
1)1'efct!!t1ce to scale and special i:ood,1,cms ill preference to Gener11I Cond,t,ons 

8 1 lo the ca$e of dLScreponcy bel\Neeri the sct1euule ol Ouanuties, the Speoficahons andlo, tt,e drawings 
the lollow1ng order of preference shall be observed:-

i) Desc,,pt,on of Schedule ot Ouantit,es 

11) Part,cular Speofieation and Speoal Cona,LoOO. ,f any 
ill) Oraw,ngs 

JY) CPWO ~ec,t1cat,on 2009 Vol I and U w.u, up 10 date 

Y) Ind an Stanelard Spec,i.caiioos of B I. S 
8.2 1, there are vary,ng Of' cooltoel.ng proY1s.ions made 111 any one docurnent fomung patt of lhe conl ract, the 

Accepting Aulhonty sl\al be 111e deodif'g authority wir:n regard to lhe iruenoon of document "1ld his 
dec,s,on snail be f,mll and bonding on the conlfaclOf 

8 .3 My error rfl descr1pt.on, qu,mtol}' or rate ,n Scheoule of Ouar1hues or ,my om1ss,on there from shall nol 
\ill ale the contract of release the contratl04' from the &;.ecu1lon of 1110 ... tiole or any pall of the wofks 
c:ompnsed therein l)CC111don9 to drawings and sp<.-c:,f,cat,ons or rrom any o, hrs obh9at1011s unde1 the 
C1:1ntrac1 

Signing of Contract 
g The suocesslul tel'dererlcontra<:lOr on acceptance of h1s lende, by the Accepting Aulhonty. shall w1llun 

(,) Th!! not,ce t0vi11ng tef\der. all the d()Q,jmen15 ind\Jaing draw1n9 if any forming the lel')aer as 

(uJ Standard CPWD form as men1ioocd •n Schedule ·~• cons,st,ng of · -

a) V11rious stari<lsrtl clauses w,Ul correcoom; u!)«) the dale 

:,) b) CPWO safety code 

~ 

~ 

J 

~ 

:> 
A] 0-

:, g- ...... ,, 
_., .. 

c) 

dt 
Model tules for the ~role<:11011 of heahh, $at11ia.y arrangeme'1ls for worker1 
A CPWD contractor lat>Ours resulst1ons 

e) ust of Acts and om1ssi0f1s for whtch fines can be imposecl 

No p.,ymenl.$ for lhe v.ork done wil be made ur toss contract is s,gned l)y the contra~r. 

vf 
D'Man Gr-Ill HD 

OD BUILDERS 

eont J\ \"'Y:--
"\Jroprietor 

V 
EE-Ill (Wor1\s) 
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O'Man Gr-111 HO 
DD BUILDERS 

Cont~ '"' ~, ..... 
Proprietor 

EE~ll1 (Wortcs) 

" 
4, ' 

" I 
'- I 
(. I 
~ I ~, ~, 
' I ~, 
' I 
"" I 
" I ~, 
' 1 
' 1 
: 1 
C' I 
~ t 
c l 
c l 
c l 
" I 
r- I 
c- I 

I 
I 
I 

" I 
I 
I 
I 

' I 

" f' 

I 

• I 
• I 
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~DER&. CONTRACT 
GOVERNMENT OF !NOIA 

CENTRAL PUBLIC WORKS DEPARTMENT 
PerceQ1Jl911 Rn!(t Tend;e@gm R:>19 Tooder $ Conttnct for Works 

CPWD 

T•ndvr lor Iha work oL Conitr1Jttlon of 60 KLD FnecDI Sludge Tran(monl Plant based on 

Hypor Core (H:ybrld TocJv,ology) 

ti) 1,1 1111 <;Ld1n11lll•tl ' upl11u(11•d by ., Ull rM Oil rn D6 ;?O?J to UK> E~ef.'IJIIWO l:mr-,1•"'1r•lfl 1Worl\!i), PBMCJ 
111,1, .. ,11 .,t ,,,,,.,,u,t! lltll1,i11hl1111•-~ lo 

lfW f,.L"t:"Ull\'ll L111.111W!1>1 lll lWorksl. Pl\MC 

ls:imOil 10 

OP$1911t1t'lln • 

• N~te ADJ)hc.tbie for c:•T ctnderM19 

Mis. 0,0 . Bultdars,; Govt. Con1111ctor, Jab~lpur, 
111,idhye Pr■d&III 

~TENDER 
11\\le nave reFtd .a,10 e~amtMd ·!he no~ce 111\llling e•hmder 1;chedule, A B C. O, E & F Specif,c.a1JOrls 

ap-pl..:able, Ora-,9s & Oes,gns, Geflerol Rules: ano O,rect,oM. Condii,on'> of Cof\trae1 clauses of con1ract. 
SfX-c al CQ(1!l,bol'IS, Schedule of Ra1e & other aocu111 et11S and Rules reletrMI lo 1n 111e ®nd tions of corr11act ane! 
:.II olher comcnts ,n the tenc'.e, i:locu,nent for lhe work 

WJe '11:ieb~ tender l0r u,e .:.cea,oon of me -..ork $peclJied t0r tna Prestdem or lnd,o wittuo ltle ooie -;pec,fieo 
'Ill S~u,t: 1=· YtZ., schadule ol (J\18fnt1ie-s ams '" eccord.ance en alt n!'SpC?ciS With tne -spec1#ica1ion-s, des,gn!:i, 
dra""f19!:i ano •fl'!lrvc110ns 111 writing referred 10 ,n Ruli?-1 of General RulM and Direa,on~ ~ind iii Clause 11 or tne 
Cona1t1ans or comracl ancJ willl :sud1 rr,~tc~ls as a,~ ~roYIIOed for by, ,md 'l'I re!ipects: ln ao:ordan<:e with, $uch 
oona,tions so Jar as wl)l,cable 

Wf!! agte,e to keep lhe lender ope<1 lo,- ltllrtWfarty f,ve/S1J<1)'/n,net)' (3D/45160/'!l0) days from •he due d:n<:1 of ,ts 
open,ng In ca-se of !;ln,glo bod sy~teml Ninety (90) d.tys ll'Offl 1h11 date ol opet1lng of tect n.cal1 bid ,n case tenders 
are ,n.,.ile<t on 2 01d/ envelop system/ Ont: nur>idre<t wenty 1120) oa-y-s from !tie d.ete Df or;,ernf'\9 ol techril~I bid ,n 
case bids iire invited oo 3 bid/ em,elop s~tem for specialised WtM1I (strike out ii> 1he case ma)' be) and na1 tD 

mak!! ;my modification in ,ts te,ms aoo condibcns. 

A :...il't1 or t ,6,17.051.oa I! hereby lorwe,ded m caslvReceipl Trl!.ttUry Ctiallan/ Depos,t at 

CaJJ R!!<:e1p1 or u Scl'leduled Bru,klf1xed deposll rece,pt ot schedulect bank/!lern and dialt ot, a sciiedu edl b3"1~ 
guarantee ,ssued by a sch1!dule-rl barv. !IS &:1mes1 money I A copy of eames1 money ,n rcce1p1 treasuiy chaJl:m/ 
d~p~(~! ca~ rei;e,pt o1 a scheduled b:lnl,,I f1~ed deposit ,ace.pl ol sc:he,:luled bank/ dermmcl dralt o1 a s.cheduled 
b,ant,,1 tral'\l, guartmtee t$.s..ted by a sche-dt.il@(J b.i"k ,s scanlll!d and uploaded (:.trike out as 1he &:::llSe n1ay bo). tr 
I/We ta 10 forn,sh I.he prescnbed pMormar,cc guar;).fltf!lt w11h1n pr£Saibed penod, Vwe agree Chai !he said 
p,estdent or Inc.a or n,s :suc:c!sso<~ ,n office wa w1thout preJudiCt! to if!lY 01t,er ngk_t or remeoy, be a1 ltuerty 1,o 

forfetl lhe sa,a earnest money absolutol)I Ful'V'I~, It I/we la,t to oornme_nce the ~rk as speQfoe<l, 1/wl!c agre11- dial 
Pres,dent of India or ,hfs ~ucce'S sors tr1 ofrtcG 5'\aJI 'l'l'1tn011JI preJud,ce lo ElllY o-tner r1gt11 or remedy a11a1lable ,n 1aw 
be at libllrt~ 10 forfe,1 lhe satd ear11esl mone~ arul ttH! porlormartCB guaramee absolutel)i , olt\orw1se rrie sau.l 
~amesi mortcy 5'1311 be ,e1a...ne<.1 by him 'LO\v:Jl'ds security depo$il ID e~ecuLe all Ihm 11,,orks rerarred 10 iri 1he teneler 
Clocuments up,on ltte lemis ar,d condtltoos oonlained or releml(J 10 toorerr1 and lo t:3rr)' out such dev1au011s .as 
ITID)I be ordllled, 1,1pto mJx1mum or the perc:~riLa!J'!! meni,oned iri Schedule 'F' a.nd those 111 e~ci,s~ of that l""111 al 
u ,e rates to lie. detel'l1'11ned 111 = rda,si;e ...,,1h lbe pr~•o,s contalnud In C1avse 12.2 and 12.3 or Ille l l!flder 

rom1 

f'urtner. ll'Ne agree lhat ,n caite ol lorfe.tu,e of ttamesl mo.iey OI' bolh Earne!il Mlll'ey & Peflorm1.1r,ce 
G uaramee as arOfe~auJI, 1/W~ shall lie det:Jatreil ror f)i!Mlc!fli!11Qn 111 the ni-1endenng process of ih-i., work 

D'Man Gr-Ill HD 
DD BUILDERS 

Cool ~ 
\"'I'°:.,. 
ropnetor 

V 
E.E-111 (Works) 
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I/Wn UndM!a~e Md C()nflffll lh.11 n"'1• -~111I """''"(•) I ,11-, h!IWI 111'11 horn O'II n,nr.11,r.d lhr1Hr(11 :vmlhcr 
c:ontraclOf 0f1 bar~ In h.1f k h:,~1, r1111h,-r 111.11 ,r ~"' h II w,lnlll"'• ,..,.,,.~ tn lhn nnl..-n nl Onr,,,,1,11rml lh<in I/Wn 
shall he dnb.,rrrd li,r tenrlrHn') ,, crwr, ,n ru1,11 l11111vn1 J\L,n ,I ,,irh ,1 ..,,r,1.,11()11 r.nrn'l!I In lhn ""lien °1 IM 
Dcpa<1mtin1 t,;-,M'n ,1,11,- !'I •t~,t r>1 ""''" lhl' ["!1111!'1'\r 11, r.h11tr1n .. 11., h(! lrnn In 1rnlnll lhn nnl rn nm01"'1 Ill 
E,unesl Mmrv D!"fln,,t f',., lrormmv .- r.11,.,,,.,l!'n 

1,Wf' hr,-,.t,,, d IMo lh.,t 1,,.~ ~hnU """' 11,.., tn!Wirr rmu11rw,1<1 fl!~q,i. i,nrl nlhr,r rrr.nr<I\ '"nncr.lorl \A/1th lh!l 
wc><k .l'- ~rr mtk"nl\l"1M11ii,I ,1rv., ,mM1I~ '' '""' -,h:,11 ~, , n fl1nnn1ir.lllo "''"''" " l-nnlrt1111~nrl thnro frn,n tri nr,y per inn 
l'llhrr 1hai\ a f'M~M le, \\hi"" l'Wf' 1\111.'m,. 11thn,1rNt In r ,,,. .. ,.,,,....111,. ,t,,, ,;11a1n or 11~,. lh'l tnlnrm.-,l!l'l•l1 '" nny 
m,1nnr1 t•'l'tl <i,1 -'I lfl lhri , .,ll'ly ,,1 l"n 1n1 ~1r1I 

Oatcd. ~ 
... ~ 

lontr11ctor 

W11t,css: 

Arldrau 

Oce upatlc:m. 

Posllll Addt055 

Phooc No• (Olf) 

Colt No. 

ACCEPTANCE 

Mis. D.D Bt1//ders., 

G1wl Contr,.,;tn~ 

Jn1111lpur. M11dhya Pt11dash 

9425150/IOB 

Tho above tt:r,dcr ( as modified by you as prov,dcd m tho fallers. mentioned hereunder) Is 11cccpled by 

me tor arn1 on behalf ol lhe Secnitary, Mun/eipa/ Council tor 11 .sum ot t .2,99.93,699.0O 

Rupee.$ Two Crorc NinotyNlnc Laich Ninclyrhree Thouul'td Six Hundred NlnetyNlrre Only 

The lctte~ referred 10 below sl\311 lorm part of n.., conlracl :.greemCf'll • 

P.G.Lcttor No: ()1/SE/PBMCIP8SPU2022-23161. dated 15.06.2023 

b l Copy of Bank Gu3ra.ntH No; 0196NOLGOOOl3524, dated 12.07.2023. 

Nam11 of B11n1t; /CIC/ Btn/t., 

Branch: Napkr Town. Jabalpur 8r,ne/l. 

Copy of AW/ltd lcitcr No; OIISEIPBMCIPBSPL/2022-23/82, c;.(ed 17.07 2023, 

Dated ............. .. 

§ ,{;.. ~ O· 
C· ,111 

O'Maf'I Gr- Ill HD 

for 6 behall ol the Secretary, 
PBMC 

Signature ...... .............. .......... , . ., 

Deslgnallon .......... .. .... ..... . ... , .... . 

D OBUILDERS 

Cont. ~\~'\;_, 

i prletor 

V 
EE-IU (Works) 

(; 
J 

c., l 
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I 
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I c.-
I C 
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~FO RMt1 OF SCHE:DUlES 

SCHEO ULE "C" 
loot!> rir'<l pt.~, l 'S to b e l \1re-d to 1ho oon1ractor 

Descnpt,on 

2 

19 

1ll~ on lf!:JUrn 
s nl wllc ll 

•I 

~A 

CPWD 

Place of lbsuc 

Piece of ,uoo 

4 

,-, /4,\ ,vi rv7 ~,:::,~ 

,:;,~[ff} ~Lf'J fp> -

SCHEO ULE"D" 

E~va scheou leforsp-:r ...... ,,c ,e'"• ..,-iremeotsld 

D'M an Gf-111 

ocuments 1 or the work ·1 , I Bl'l'y 

JO 
HD 

DOB~ L-Coot . DERS 
' ~ -, 

oprietor 

V 
EE-Ill (Works} 
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(ii"EJ:if:OFIMA OF SCHEDULES 
CPWOl 

SCHEDULE " E" 

RnfP.rc,,r.l' ln GonNAI Cl'lnd•!l(ll\r, ol Cnn1r11r.1 
CPWO OCC 2011\ wHh upto d11tc concctton. 

~ .slrocllon at 60 KLD F11cc1'I Sludgo Tra111m0111 Pla/11 b1t1;od on I'.::° (Hybnd Tacllnnlogy> 
Hypar 

l'!lrll'lmiAl'!C:Cl Gun,, !'lier. • 3% of tendered llllluo. 

Socunt)' Ocpo511 • 2.S'\. of l cmdnrod 11atuc 

SCHEDULE " F" 

GENERAl RULES 
& 00:tECTIONS 

Offoco, ,nvi1ing tender 

7 

E1<1tc1Jtive Engineer-If/ (Works), 

Municipal Council, Port 81;,lr 

M:1.-,mum pefcentage for quaobty of 

Items ol w0tk to be eiccvtcd be:,'Ond 
wh,ch rite~ are to be delermtr-cd ,n 
accordance IM1h clause 12.2 & 12.3 

Oellnitions: 

2 (v) Eng,neer-,n-charge 

2 11111) Acc.cpltr,g .Authonty 

2 (x) Percentage on cost of malertals and 

Labour to covor all 01o1erhe~5 and prol,1s 

2 (x,) Standard Sci,cdul-0 or R;ites 

2 (,cM) Depar1men1 

9 i1) Stand3rd CPWO coo1raci Form 

Clause 1 

E.icccurlve Englnoor•III ( Works) 
Municipal Co1Jne/l, Port Blafr 

E111:cuti11e Engineer-Ill (Works) 

Munlclpar Council Por1 Blair 

15% 

OSR 2018 

Parl Blair Mt1nleipal Council 

CPWD form 8 (GCC-2014) as modified 

& corrected upto t..ut date at receipt of 

lenders, 

T- ~II- '°' -.,t,,,,,u,on r,f ""'ro............ G--..fl'"• •rpl<,;;,blo lallcur kenff. 
,!ll)<Ata..,.., w,fh«I I'°"' 1"°' tl>'4t nl tUIJII a t !ellar Qi IIClCtll'•nc,, ., da IS 1s days 

~,rmum 11ucw;,t;., • ••~flslon ,..,., t9tc r,.. f.!) O 1~ pr,, Cla~ ol P<JrfOIIT'\anm Guar~nlQI 

ti) ~-"" ne~i,nd 111e ,....,_, pt011td41<1., ,1 aoo.,. n mys 01 days 

Clause 2 
Authority lor li~mg compel\S8tton ul'lder ciause 2 

D'Man Gr-Ill HD 

Superintending Engineer 

PBMC, Part Btafr. 

D 'l BUILDE S 

Cont.~\~\✓ 
Proprietor 

V 
EE-Ill {Works) 

C, ' ~, 
" I , _ I ~, 
'" .. I 
' , 
C f 

: I 
c I 
~ l 

I 
I 

r I 
~ I 
r- I 
" l l 
" I 

I 
c- I 
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,l Clause 2A 

.,) 

Wnetner Clause 2A 1MII be opplocal.Jr~ 

Clause S 
Nu, nbe( ol I.lay,, rroo, Lhu ut1111 uf 1ssU1.• ol lul tu, 

or accl!pt:ir1Co for ,1•ck0<11ny 0.11,• nl s.t.:111 

Miles1001L'isl ·•~ I''" 1.,1,1,, "'"'~' 1,,,11,._ 

No 

22day& 

Table ol Mlle Stom~(s) 
A.-.,._...,,11 .,,, .. , _.,ti,., J 111 una, uf 

1 111 nrfl,t• ,,...., ~u•I ,;I ,111IMII .. H.P 

l JUf')ti '" t,r 

Tune IIIIO~l!Cl tor j'~CC\11101 1 o f WOf IS 

Alllhoril\l l o decuie 
.,. 
~ ..... :fi!"""lQ\1ht,;, l .. ff 111:jl)I" 

n ~, -,"IIIJ t' l" :'II• ~ ':11-,.1 tf1 l.a.-~ ol ~•11, ,,, r,~llKf.og o,\111 ,lQ MM 

Clause 6. 6A 

Clause applicable 

Clause.? 
Q, ~ • r bt ~ ID£Ht-'nof ... ,1n r"'t D )"tur•~:liiJf".Sb +uul Qf •""••ct..'1 
,o, ~•.-c i; .. L"C11-<l 1 y Im( U ,411: ~I wd ~Jf"e"'"tl tut ti.tn9 d•Jlbht 

lo it'I'~,,,, rn1 ,1•11 

Whether Clause 7 A shall oe appucaote 

Clause 10A 

' ti I ~ffJ Ill lt.ty'-, 

(ln11,114 th ,.! 11111-lltl 

06 (S/Jt) "10111111 

~ .. ,n.41,. E"9f"''" 11 ll""'"I PEl ... t: ~,,<1 Bt,,, 

~ .. roh~Ufw.J""' t,yntf-, P-ts,VC p~ i$lltf 

$up011111ktrchn\) C1 ttJtl 111.il• PO,V(. Pa:,11 • l,i,r 

6A 

10% 01 Tenoe<ed Amoun t 

Ye:i 
No ro"""9 Aa:Dunl l! stall 1H, P" d Jc,, 11,e - ~II !tie 
Hpi<:81>41 labo"' Ntenl8S r119,'1mlio11 .,.., EPFO wrul<lvt5 
..,p1,cab-. 1W1r,,1tud bi lhtl CO<l~dCIO• II> IT•8 E.t>•~-•lfl. 
c-g. 

Lr$1 of leSI•~ ~u,pmcnl lo be prov,dod by contractor al s te 1ab-

1 Slum;:i Cone .,. 1h 1amper1'lg rod ::ind noo•obso,ver-1 pi~dorrn 

2 Grad.1Jatea Glass C),hnder ( 150 to 200 ml capacity I 

3 1.Vwghir,g Sal.inct: ot ,.,qu,1eu C:O!J3C1ty 1D,g,10• D,sp,3)1 

4 Cube mou!d ol 1 Si,.15~15 an or required number (:i1 leos1 6 rrumber) 

5 P vmb Boo Steel Tape. Vern.er Cai.,pix, Sp1n1 Le.-el 

6 Dumpy aur Auto levt,I 
) 7 B<a~s and Metal Sewe o( reQv red stZe ro, testing co3rs,e s.anid arid r.ne aggregat@s 

Clause 106 (111 

Wtv:me< ciaJsc 10 B o,J 5hall bo apptrcoblc No 

Clause 10 CA 

Mo1M ,;d P,o-.,s,on Nea,est Materi3ls (Otl'ier 1t1a,1 cemeru, , o .-.. ~ 
Clouse lOCA ,.,,nt~~JL}!r• a~'? /~~zw~-,rn u,e n1a1e11als 
Moter-.al~ c~~[i?~L-.q~~ I•~~ t&--u'ilonoweo coYered under Clause 10CA 

und~-

~ 
.., ;-3~ ~ 
,.., 

g· ~,, d 
E~Works) O'Man Gr-Ill HD I • 

~ / 

-~ 

Page 1279 of 1410

12773974



n 

Cl.ouse 10CC 

C1!:1hM IOCC to he- ,111,-lir,111111 ,n rr,ntr~, .1-. wm, ~ll1\ttl,1tr 111w,nrl f.,J mo~~c:::::::' 

()1 0(1111(111'11(111 !'•('.('Nllllll 1"4• f'""''ct -.hl'!Wfl 111 nr•1 m h 11lln ,:;::,,:;::::,,::::::, 

Sel>relulc of Cl'nlf'flll('lll ('II nlhN mnlrir!l"II~ !Aho.or r fl l nlr fnr ~r~ r~•-, sv~ 
Cc,11111r-,,r<1I nr r•~.i !f"V ''''' mAtn11.,1~ rn\1'1111111 ,...., ; • LJ _:5:;;., 
o"CIN clllH!"--f' 1(\(. 1\ U.-rl«r I I nr,r,t111, t..t ... • fl JI ' 

111;,lrn;,ts "'"'''l°-'<'11 ;,~ f'('fr" fl ) ~•,...1 hf~ h 

r OOlflMl'f•I ('I/ 1 ,~." .. i...,llft\"~I,. 1 11~ "'~" ""' ,,, ,,,1,,1 

xm .. , 

~,'I 'I" ➔-,1.,. --
CNn1 o1nrn! DI F'nt r~11r.-:,;.•-f'rl ,1• l"t'trfl" l 1"1 lot11l 

\' J \IC N " '°'rk. 

l ,, , .. , . .. .,% 

Cl.\lU,C! 11 

CPWIJ 11pttclflatlon Z009 'lof. I llrtd If 

,,,m, upto d11to corrncllon slip 1111 /M lasl. 

dato ol rocelpl of iondor. 

CllltiSi! n 
Clau,c 

12,2 .ll, 12.3 

Clause 12.!> 

Cl3U!Ml 16 

t"oelll3lffl Lt~ lt"'tlf"'l1 ""<II ~~e 12 1 it 1:Z.3 
•hi>" PN,l\ lo, Lvl""!I W'111f .,.,J,,;tng r.,.1nd"""1. 

11\ Dltll\!llb1 L"11I bcyn,,d \Oli,lch d......,, 12.2 & 

n l shan """'' r,., l()o,,de~o"-'- (Ocr>PI N"'1 
""'kl 

4") ~ll)r, L-,\[I '°' llom, In 9'1."1 ,..,. , wllltUd 
"" GSR G< ,..i.,ec1 11ams 

100% 

Comretenl Aulhonly ID' deadmg reduced rates Superlntendm!} Engineer. PBMC 

Pon Bl.11r IJJ)IO s,:. of contracl value i.mder his o-,.n POWCI 

Ctause 18 

List ol maAdatory ma~ines, tools & planlS 10 be deplo','ed by the c.ontracto~ ~~ 
1 Conuele M!:lltir c;;-;::'[ffi l9,/ 
2 Needle type Vibralor , r7 @ U 1 

3 Waler Pumping Sci tor cl't§l@[._!:::::' 
~- Weld,n~,;::;:1 ~ 
5~-;nd Shullcr,og 

Clau:si! 36 (I) 

Requireme111 of f eo,nal Repres-en1all1JC (s.) c1nd recove,y Rate 
~ 

l.liro"""'1 0,.191,tif;;,lton ol NIJfflbc' ~tlon(l"nnaJ'il ~ tn.-i11.Ji'n Rate_,_ C051 c,I WtJr> SI P4a 
TerMal R~pn,,...,tat,•,; r ,c11roca•1T•c,,na, liJ!<'fl<l"'-1 ~lihillbll 

''" t.,,• 1161 
I01sap1.,e tep,,.,,_lab•ol (Y■ar$) mldil '"""' 

::arwracwtll'MI 

JJ_. • •"""iH'WII n . ' 

Gndt••"' l:r,g,.-, P11neopa1T.-, "' 1 Of I Rw••Ml•r,,.e o, ~•119' s,11,1 02 odl6 l l ~.O(l() 00 0 HO 
Dlpl""'t t:"9""•• tC,_.I 8'1lop E"flln,:er 

(ll Gr.trl,_,e Effqi,991 
I (I) "'1~r.M T-1 U5,0DOOO 

,111 ~Lr"'16 E'Jl_gt,_, , i .,., RO!p'..,,eol • OS, ~,a< 06 US .COO DO 2 or or 
ao-soa 

D,ptrm,;aE"""ee<tO.mt lttlf'1""'1tng,i S~el 6.11"'!) Engln..,, ,.1 s.aoo oo 
Af;s~13nt Eng1ne(!r1 ret red ifrorn GoWJmment sel'/!US. IM I are holdmg O1plom!i w,11 be created at p;i, wnh 
Grad1Jole Engineers 
Diploma t1Qlde, wilh mifllffl•um 10 (T,enj Year relevant it~penence "Mlh a rept.1ted con~1,octio" company can be 
treated al per with Gfacloaia Eogll'leen lor the purpo$C of wc.11 deplormenl sub\er.t lo lhe c;orldtt,on thill such 
Olpl0!1\a holders stootid r,ot c~eced 50% ol reQw emenl or Oegree Engrneers. 

D'M.anGr-U1 HO 
OD BUILDERS 

eon,. t ~•y :...-

~ Proprlelor 

✓ 
EE-Ill (Works) 

(,._ I 
" I 
" ' <-, 

I ,; I 
~ l ,._ 
,_ 
,_ 
C 
(';,-

G- 1 

~ 

C-

e. 
e 
e 
~ 

~ 

e 
e 

' ' ~ 
e 
~ 

(' 

~ 

t' I 
t' I 

t-- I 

C' I 

I 
I 
j 
I 

I 
I 

Page 1280 of 1410

12783975



23 

Ciause42 

f) Schedt.1le I sratemenl lor determlfling ltlfl()(elicat qu.inlity of cement & 
(al b,tumen on the basis of Reprinl Delli Sche01Jle of A.a1es 2010 ('ft•lh uplO 

11) Variations pern11u,ble 011 1.neore11ci'.II qu;1n111il!5. 
(a/ Cemenl ror works w,lh est n,~1e<1 co,1-µut to lerttkn not morl! llmri • 5 

FOf 'l'Orh. with est.ioot1--d cost put lo te11der more 1111m 5 lokhs 

3% IJIUS I rt•tl1US 

:.!o/. µlus I 1111nus 

I 'i"' ~lus only a'ICl n,1 on m,nus 
SIUU 

(d) All UUll"I fll:ill?flab 

s Oe!c-1,plJOn of 1te111 R111cs 111 l,yure i111d words at which recovery shall 
Nu bl! medo Iron, lhe <:Ofltracior 

l:ACC55 oorond Less use ~rorw 1he 

µe1r111ssblc pemuss,ble varoahon 

var1at1on 

1 Cemen1 ~ '---,. -~ 
2 St~ Rtl1l'forc•ment 

""~ 7/ -/~ 
3 SLTtJc1urat See~on~ I O fi_ -
4 .. ~.:n rs-sued free 
5 B,tumt!n ,s.sued al Sl'1)ulated lixed price 

SI Dc$C11p1100 or item Ratti$ 1n hg.Jte and words ar whtch recovery shall 
No be mode tron1 the con1,actor 

E-· · ·· I n~r 

.roJ&ff'Lbls 
rr/ ~; CY~ pem1,ssible v;ma11on 

varia11011 

1 B•lumen issued at S!Jpulated fi •ed pnce lOf VG 10 
2 B11un1en issued at 111pula1ed f,Jted pnce fOf VG 30 

A ] 0-g- \J IL 
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ADDITIONAL CONDITIONS 

me work shall Ile ~.111,eu UIJ! 111 .lCCOllllf11J w1lh 11\io 1tr.1wl11ys ISSl..ll!cl l.l~ 1.110 PBMC Tho 
dtaw1n9 !ihall t,av{.' to IJo prOl)t:!r1y ~orrnl: tlu1l lmlur HXecutlnc_J lb~ work, Art:hi,ectutal 
draw1tK1'- 111q1ur1•omr1t sl1.1II hnvu t,J ho fully ~h<,hud rur hmsllmy Ilomi samplus sh,111 oo 

p1ep.ir, IJ fur 1}1'101 np111011.il ul llm Em~l11u,•• ,,, , h /11uu b••turu !.l.lrtl,111 mo µarllculnr 11em 
ill WOf", 

2 In 1~1sl! UM.Jfv 1s u 1.11111t,11111·h1)t1 w1yv,l1 •re mc•ntic~MJ<l 111 U1u lonr101 cJocumu1it, 11,c 
d~\:1~1L1n ut [11111•111t•1 - 111· d1m\11' ~lIall l1u html ti u1111t111t1 un 01r, 1,.ur11r·m.:1oi 

J rho i.;Qn\rnch11 c;!111II l"11 1 tm11,111"1lfllt• 1i1 umU11JH nl hi uwn c;u~I all nu, us!>wy l11ul.s .Jot.I 
pt.: t 11ls , uqu,11,, I 1111 !hf' o ~Cl\ 111'1111 • ol Hw wu,I\ 

~ fh1• L.1inlr,\Lhll sh;1II IIHIYftlf• at Ill!! U\1111 C'OSI Sllll;il.ilu t;al11nco amJ 1u~o,Iriy lflslrl)fflt1n l_!,, 

-11 !-lie lui 111,r-,;r...1119 lfto wtilflhl 111111 •11s,rnr 111111 ~Vl-'I as may 1.Jt:1 n• ..... ~Sill) roi lho 
fl~CC"hl"1 ul wurll 

5 rhl! Cm11mc1or ,;,h,111 ltm'Yc soc!, mt.oss hl!ll!!I, op.-•r1I11u eh, ;:Hi m.iy bt! rnqulmd lu1 Ille 
laelnc .and ~an1tary wo,~ aniJ 00111,r,g e~tm shnr, be. pa •I IU tho curitmclur on !hi:& 

.,ccouot 

b For coning ol holes ,11 RCC wnlJs. Ooor .ind chnjJas etc the temJe,ed rate i;hall ,nclude 
the c.>sl o1 cuu,ng holes \'Yhereve, requuoo nod makmg good the sume arid noth1ny tJ!ltra 

shall be P31tl f0< lh~ 

~ In resptJt.l or µrO)~Cted balcomer. and proJecled verandahs the pa~111et1t IO'f Uw RCC 
M>f._ shall l>e made under- the items If RCC worlls (RCC sra!J.s). For centenny, Shuttenrtg 
at edge or stlb. Pl'OfeCled balconies aod projcc;ted ~erandahs, alt 111e e,'(pose<l edge!S 
S lall howc-ver be l1rnshed as per spocif,catioo aod nolhi.1'19, e-.ira shall oo paid 

B. n 1e conuc1c1or s~II ensure Ulat the s.aOd auanged by hlrn sath;fies the requcremen1 of 
graa1119 a~ per zone II ror conc:,ellng aoo one 1\1 for plastenng Ttte Eng,near 1n -
c:narge Sl\0\lll1 also ensure lhB grading requuem~, befo,e aJlow1n9 the same m 
C:OflSlfuctJon work. 

9 The contractor sha11 have to make approaches to lhe site, it so re<iutred and keep them 
111 good condition IOI 1ran-spc,rta1JOn ol labolJr and materials and as well ror Inspect.Jon ol 
works Nothing Eltua snail be paid on tr·us account. 

10 The work snail be carried out tn a maruier, oompl)'ing in all rnpeats willl the reqwemenis 
ol relevam byelaws of rhe local bodies a11d slatulory outtlorities unde, the Jutl~1cl1on or 
wt11ch ttio wock 1s to tie e)(ecuted anti nothing w.tra shall be pald an this accoun1 

11 rhe wnfractot shall make hiS own ,ma.ngeme111s ror ouramlng electrn; c-on11ectioos(s). ,r 
required and roeke rl8Cessacy pa)'flllffils dlfecuy to lllO department oooc0mC!d The 
d-epartmenl will however, mal<e ilfl reaSOfl.llb6e recomnieodalion to Ille AulhOrll}' 
conC€med 111 this regard. 

12 No payment w,11 be made ta the c:on11ac1or far too damage ca~sed l>:t' rau,s, floods, tidal 
wa~as or olher natural calam,Ues during lhe eAecut..on off lhe wol1( and ttie ~me s.hall 
be made good a, h.-is awn cost and no claims an !his account will bf! enterta100d 

13 Tna execution of an)' items of work where any 111cidental wOfk. is actually requirecl but not 
:;pec1f1cally st.atecl in lfle tender.,, 11 Is to be understood lha1 the rate quoted by the 
contract.or shall cove, sucn charges atso 31"10 nolhlng extra on account ol su1.:h 1oocJemal 
cha19es, If any, lihall be paid. 

14 In resoecr or all tabollr dltoc1J~ or ind,recoy employed m tile wori. for the pertorrnaoce ur 
Ille contract's part of ln,s agreemeni. lhe conlraclor s.f\all al hlS own @,:pense arnmge roc 

lhe safety proYrstons as per 1ndran slandard Safety codes 1LaleS1 Revision) shown below 
Jirid i.llall at his own e:Kpense provide for all facilities in connection lhere with. In case 1he 
co11lractof fails to make arrangement and provide necessary rac11iues as af'oresa,d, he 
_snall be liable to pay penalty prescribed under relev.int clauses or 1h1S- tender document 

lor eact'I defauJt and in addition lhe Eng1ooer - in - charge shall be at liberty to rnake 
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arrangoml'!n1 ;ind f'lmv•lr f11i::mtklJ1 ;u; arnrosald ,l1'1c1 ror.ovcr lho cosl ,ocur~ o-n this 
bchr1lf from ltir. r.o,,1rntlt1r, and no r.l;:1m~ wti,1l!!OcW1tr !-tlctll lWl onlorlilJl"ISd. 

11s 1fif" 1111 I}-1t1111 
I IS :lti11~ [T'1 I) IHIH 

IS ,'17•111 1!'1!11 
IS 4014 l't-ll Hlt17 
IS il0!\1 - Hlllfi 
I~ 4l:i.ll Hlfl l 

, ,s 41:11\ - 1077 

IS ~1~1 
1 

IS :;p,r, 11170 

6,1fr1lv n11lr Im r.r-.nlfnlrt .. nrvi 1.-,rlfl'1,.; 
:-,1t,11v r0'1n ror !\l.n1i11ltl~ ,111<l l,11lrlon, Pl II 
~11l111v r,™fo tnr 11~r.nvn1111n I\ wmk 
Cnrll' 111 I"' ,Id 1t'.l'l for <11c,,,l 11111ul.-.r ,;r.nUnolrl"' I .snfoly L;r,rfo Int hl;:1!;1iPlrl lltlrl flnll r11) nfiolJHlllll!l'l 
Snfoly r.orlo IN rlnonnlltlnn nl hllllr11n[l, 
S;1fn1y C(ldn tor Wr,rki11g In crimr-ro~!'tNI ;irr 
l;;1fr1ly Ciltfo. for l'lilllnfl anrl olhnr flfl' ' f' lr,umfollnns 
S;i,r-ty r.C\ff{l lor Cn,n.~tmr.l111n lnvnlvrng uso nr hof bituminous 
1n.1lrlrinlr. 

10 • IS n!l~. 1 !174 
11 ' tS7!16!1 - 107~ 

Srilolv r.Odo lor -wnrlc•ntJ Wl1h r.nn_-.1rur.1ion rn11<:.1lir111ry 

Saini\' r.nda for ~lnr;1!]0 ood h,nnrl11no nl bu~rll11p materml 

1 :.! ' Any othar code andf or :is ,pl!r dlr1icUon ol Englnoitr -In- Charge:. 

1 !- Thf' Nm1r.tr,tor !iho11II ensure an safely proteclion moasurns req111rnrl ror creep o)(Ca1111llon r 
II rcQl llrlHI) ►n a('.r.Ndanco W!lh slilndards ap111oved by Enginco< - rrr cilarrie lo protect 
1'1e ad1accn1 bu1ldm9s and to keep the h~h ,nlensily road traffic in opcrat,ori in 

accordanr.e wi1h t"e reqwrements of traffic police .:md any oU,ar aulhorily, wnir.ti has 
1urisc11Chon over ltie ar,ca in lhe case at any lossJ damage of any kind rospons,nilities nf 
s11<:h lnss. Damage shall oo wllh the oonlra,ctor. 

is ihe contrar.tor shall wherever required Laite all necessary measures lor the saretv of 
traffic dunog constmr..11011 and provide, oroci arid rnalntaln 1;uch barricades. signs, 
makings, flags. temporary wam-ng lights am.1 nagman etc. as diroctcd by the Engineer­
,n-cttarge for the prol')er flow ol lraffic aoo ldent,ficalron of r.()(ISlruci.Jon -area. He shall be 
responsible f0t all damage ages aoo, accidents callSed due to any neglrger,i:.e on hls 
part 

17 The c.ontractor shall mairitam tcmporary/permanenl benchmarks at the !Ute or work after 
carrymg out the ,nilial layoul These benchmarks shall be got checked by Ille Erig,l'\eer-
1n-cllargc or tMs aLJthorizod roprcscnlatwe The work at cWerenl sla~es shall bechecked 
w,th ref rence 10 permarierill temporary benc:ti mar'ks malnlarned for said pu.-posa. 
Nothing ex-tra shall he paid for above and cost of layout al alt sfages ,nc.lud1ng 
construction/ ma,n1enance of s;ikt bench marks shall be deemed lo be 1nc.lutled ,n the 
rate. 

i8, AJI Items If excavation boring of pttes etc sh;ill be through all typos ot soils rocks, 
e.x1sti119 roads/pavements. water boond macadam.. bituminous laya,s or all thickness, 
bouldl!fS. etc all such etemen1s shall be deemed 10 included In the rate for which 
oothrng extra shall be paid 

19 Th8 rate shall lnt.lude dlsposal of all s~ls, waste of bentonrte. ail d1sm<1nUed materials, 
slush and foul malerlals, surplus car1h at a place acOOf)lance authon\1~ cor,cemoo and 
Engineer-in-charge for vm1ch noOung extra shan be paid unless olherwlse specified 

20 E1tc.ept as may be providad i11 the contract or ordered or authorized by the Eng1neer-tn­
Charge, lhe- conlractor shall no! 1.1$0 explosl~es. Where the use of explosive ls so 
reQu,reo or orde,ed or authorized shall comply with 11-ie requrremenl$ or tho following sub 
daoses beooes the law or lhe land as applicable. 

i1 

The oonlracw shall al all limes take every possible Procau!lon and comply wllh 
appropriate laws & ,egulabon rclati119 to Iha imporlaoon, handling transportation , 
storage arid use of explosives and shall a1 all times When eflgagcd tn blashng 
operalions, post sufficient warning 11aomen lo the sa1tsfaelion of the Engineer-In-­
Charge or his represenlahon. 

The contractor shall al a~ times makes foll haison WJlh ar>d inform well In aovance 
' and obta,n such oermlsslon as 15 required from .iU GDVernment Authorized publ,c 
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:27 

b0<!1es and ptlvate par\lfltl Whatsoo ... er concerood or affected or likely to be 
cont:emet.l or atri:.!Cl!!d l.i_y llresslng opl'.!tDt1ons. 

The cm1lmcil>r shall µay 1111 llr enlHt hms 1md charge whith may be requited 101 

s1or,:ig1.1 ul uxr,k>litvu 111 111 rt15pet1 ol any ollmf ,r,hll!!f v.1131.soever 

l1 Thu 1.~11111;11:ltM -.11~1JI l\uo11 t1rril!lull l11II~ 1nln11111.<i,I uf All nols ol thu coolr.11 ili!d Alld.iman 8 
N11·utw1 A1hrnt1li.tt11h1>11 :ill lllt'n!., lttw:. , 011101,1111:us ,ura 11ml 1ugulu1iom; mod oll or<,1'8r, 
ou .. 11•~-:; Lil rov11:i. or 111bunn1s hmdnlJ :my 111rn1clld1c,o r1r 11uH10,1l,y whld1 111 any rriarinur 
<llf~ I lhll$C1 l.!IIIJ,agl:l.l or employ~d ori lllo work ur wl1h: II .,, u11y woy uffo1:t tho oxecution 
t.11 1110 W\ltk!>, t."\.lnlrn,1ors ~hntl 111 1111 11111 •s, ul,siJr~e aml 11s 1){fo_ors uttcJ omploye11s 
31).11ns1 Llt'W d,11111 01 llnui11lV .irn1111u oul or 1m,l-1lltJC1S ol irnv .!iU!;h •n~ urchn::mce, 
ie91slahon·s 0 1dl'I l)J den~ wlmlller by 1,1mst>fl ur uy tits it111pro~os 8 aul~nzed 

fl!t)tl•setllabvu~ 

~2. Work.ms Wettnrv Ctt!IS@ I¾ of lho Gross Amtmnl Ot.l the 8111 will lie tJ.e(JuLl.ed Imm 

om·ti tl•II 

,'3 Th0 ron\mi;lor giram11100 !hill ln order 10 mcocuie U1e work asfl1Qncd [D him 1,o would 
011gag~d laoour locally aod shall no! rcsu1t lu 111,port or laboudrom matnf5nd w,lhOtJI the 
e>if'rcss pormtssKJn, of lho Andnman & Nlcul>ar aiJmmlstrallon or torm sud• Bl.llho(ily as 
may W spec,lleJ from trme II.) ttmD, In Iha event ol grant of !.Uch perm1sSiOn, Ina 
c-,~ntraclor V.'Ould torthw111l Intimate Iha 10boor cornrn.ss,onar and Andaman & Nl(;~bar 
Adm1oistration, Po,1 Blair or his aultiotlzed roprnsenlatives willl complete da1a1ls of 
labour oo 1.:omplet,on of ULD said w'Ork unless special permission 1s 1akon rrtim the 
Andaniar, ~ Nicobar Admlmstraciou to eng'3ge them on 01her works assigned II.I 11,e 

coniractors 

24 In a le-rldet e,i tler 1he- Indian agBnt on beh'31f CJf lho Pr,ncipal/ OEM Of Pnnc1pal/OEM 
1tse1r can b1U I.Jul botll i;a/\11or bid simultaneously roi the same item/ projjucc In the same 

lender 

2.5 l f .in agent subsn11s bid on beha1r or 1n.r Principal J OEM, !hi., same agent shalt nol suomlt 
a bid on behalf or anoUlf:r PrmopalrOEM ,n tho same looder ror 1>1e sa mo I tem.lprodvct. 

25 Contracior 10 onsure observance of ~ i111mun, Wages Act, Contract Latwur ( RII.A} Acl. 
Payment or Wagos Act, Equnl Remunera11on Act, Matem1ty Benell! Act, Building and 
OU'Je, Coos1ruc;1100 Worker (RE&CS) i!'cl PaYl'Tll!f'll of Bonus Aci and WOfkmen 
CompensaUcn ACI 1n ils truo letler1md spm1 

27. c.c 1:3:ll HOLLOW BLOCl<S 

1) HOiiow Block Ceffll!n1 Concrete Blocks shall generally confirm 10 JS 276S (Part - I & 

II) 1979 Mlh liitest correct1on sl!ps, 

Sampfing and number of i.a'S\S shall be ca,liod cul ~s pQr IS: 2185 <Pan -1) 1979. 

Cost ol lhese samphng Stoel\~ a(id C-Mt of tbt sllall be bome by Ille con1rac:1or. 
...----The Hc.ifJO\'I t Solid Cement Ccncrele Bk>cll stiaA be prOCtlled from only lhose 1,1} 

_J_ manulaclurcrs. who a,e appm...ed lly lfll:! Engineor - In- Charge. 

,,., ) No Cemel'l shalt~ l.!.suoo ror ll'\c manufacture of HoUow / Solid Cement Concrell! 

loct.. 

o cement shaD be Issued fortlie fllanufactum,g RCC Posa ~nd Slruts to bo use<! ror 

barbed wirs rencul!l. 

11,J The Minimum guantJty or cemeol lo be used f.Jr mam1tacture of 65 Nos, of CC Bl~ 

or srze 40x20112Q sJ1ould be not less. !Mn 1.57 QU1nl;als, 

v11t Ttle Mmimurn quru,bty of cement to IJc used for maru,ra<.:1u,e of 65 Nos or CC Blocks 

of size 40xWx20 stiould be not les·s lhan 1.57 quin1als. 
1-,,-+=,-
vi►tl The Mmlfflum q\lanltly of cemeriL 10 Oe useo 1or manufacture of G5 Nos or CC Blocil~ 

of size 40K20K20 should be not 185-s than 1. 67 qulnlal~. 

At ~ o. -I V g: t,,IL 

~o D~ fc'tfJ}l). ERS D'Man Gr-tll HD EE-Ill (Works) 

~~-Pr~r Page 1285 of 1410

12833980



Fnr ll1V,flll th1> CC lfollnw f'!l\rk:r. 1n ff111W1111 ttll~for n~ n,,r &f1!1f;1r1r,"lUl'li:'I k I 2A (ha(J) 

l'lr.• r.um n1.1~n1wv on .,,111 IOl'ln 1,, lhl', l'tllr!111111•nllnoo1I 11hnvn 

:'R S/\NllAnv W.Q.[l1<$~ 
,) 1\11 ,,111•1,11, ,,r, I w,11r, •,11111'1'1' 1,11,011~ •h,1'1 hn l!,;1 n,,"ll~tirl. Whonnvrr ISi mMkn<l I 

'hll11"1" 1111' 11o,1 ,, ,1,l,1h~• tl\(1\1 ~h,111 hr 11~ p,·1 l":I ~I"'' lllr,lllnn Vllrrinlll\ r~hlnn ,.,mil,t,Y 
filh"fl 1•11~1.,, ,._ ,,r 1,~1,.11r.t llm,, ,.,, h n• f'lr VC:1 I◄/ r I fl/I/ I ll~lOIJS r I\NI 
l'/\l~J,\V11"1,1 Ill "'l""'•''"''' 11u,1111y ~h.111 i,,, ,11 (llplr"fl 

l•l 1 hf' 1'1"'1!,1, J,1t !,11,111 l>n '""l"ln"M" •nr h,1d l"l1t•n~ th.ti J1mhvl1<1n nf ,111 ,.,10 ln,V 
wnlf'1 "-111•111~ r,u,,"1'- ,..,n,n .. , "'""'•'fl" nn,I hr,.rilr,,,111 ,hm11tJ rtm rnrlrir1 fi r 
1,1\1.,11,111,111 nr r11t1n~« ,111, t ,,ntll ,11,, , om1 ,111,.,111 ,,, wri1k 

1 
"11 \\' l'l't(',•N nrr.1'._._,,1, ll'f' ~r l 1'11\f'" ,,n,t rt p,,,,,,. «lt:111 hn f1wNJ In R C:r. r..nhjmn!l, 

, Rf'.i,w.. r-t, 11>1lh 1,1',\l 111t10 11n,1 ""l11,11q n•11,1 ~h,111 hn r,11lrl lnr lh•~ 

:ri WA1'ER SUf\PL V WORKS; 
::.~"'~ ,,, :,I 11,,. lll~ll'<o;IIJ "'""~ :>nrl l•llif'IQ~ IO<l[Jlrf\l'.f (M 1'11!<lJ["1n nr wnrk •t,;i tu1 got 
l'C,,IN,r.d horn thn E11()<11rr1 ,n Ch;i,qa ~ 1n nrtvantn nlh11rw1~n lhP1r 11,11 t;hltll ""' 
~ f rrm1t1N1 
1 I',., l''I'" J,..,,, •l\n\ild l,r •~id r,tOPllrl'f "I rr,q11lrrd qn!d•MI AS dlfnc.lod by lho Ellfl1'1'l11r n-

J l"h.\r,~ 
E,,t'.h l'•J'f' 1,nr. i.hMhi 1..- ,01nted a~ POr lhe stand;lrrl spet1l1cn1,r,,1, 

Tt, Cnn1r.ir1C>f sh.111 lum1sn 1 o!\t Cnr11lir.;it11 • or IM moru 1fi1Chm1 1n ro~r,er t ril r.t1nll'ltm1rvi 
t'I relevan1 IS sr,rc,l,r-..ll~n..:... Cl'OI "r·cs __ 
All Silltte V<1t◄JeS to be pmll'dod sha, confom, In IS 14846 PN - I 6. 

v1l NI Cl Sc,oc,al$ io be pro111(11!(i$hall c:onform to IS· 1538 
1

1111'! AIICI A,rVa~~prollidedshallconlormlolS· 1484S ---­

"" 1 le.t :l!)e or dam;i!Je 11 any 1"1(11,ced dunng the m3,n~ period sl\311 be made good by! 
t~ Contractor al his own eosc. __________________ _J 

ROADWORKS: 
tl C011tr;iclor shall milke r,,_s own 11mtngeme<1IS to transport Bilum en ror Ille place of 

oeliver,ng and 10 store 1),11 same 

Ill ~ 811umen reg,slcr should be ma.nta,ned as per APPENDIX - 'A' V~m11 Five or 
, CPWO Spec,l,c:atlons 1096 A~ the Bitumen (lrum, btovgi,1 to .s>te snail be ,enally 

I 

I numbered and used in lhe same ordet The empty con1111nen shall nol be removed from 
the :;11e of work, 11 t,,s r&levanl Item ol WOflt has bee" canplcted lltld perm1ssl011 obta,n-ed 

I from lhe E11g,neer~arge. A lew drums may be removed t>efore c:.omplellon of wcr!\ for 
heatlr'lg 8itl.J"1t:n 3nd mortng i.ggregales etc. with lhe perm,sston from the E.119111eer..J~ 
charge Empty drums required to be retumod to !.lore shall be In 9(>0d cond1Jlor1 Reco11ery 
rale$ for non felum of lhe empty drums or for damaged drums shall be as decided by IM 
En9'neer..n,charge 

- - - -- - -------------

OD BUI DERS 

r:A- M::~ .. e•~ 

D'Man Gt-Ill HD Contractor EE-Ill (Works) 
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SPECIAL CONDITION FOR STEEL 

The Conlrm.1ot shall pmc'.11w TMT B111. ut F 4151 FE !;001 FE !:i!;U yrndu jlho grade to 
bu prui.:u,t•<I 15 l~I Ix• SjJL>C•liui.l) r,01111111111;i1y 1•mllur.-r~ ~11d1 :IS SAIL or nsco or RINL 
as ;ippl't.)o;1•d by M11m; lry l,I ~101-•I 
In Crn;11 ol 1l011 - av:111,~1111.tv t.il :;lool hun, 1mmmy prudL,co,~ o,,.. NI r .,,,proving m1Lhori1y 
may 1•1•nn1t usi:> ol TMT 11'111h,w,~mm11 l,;1111 t•fllLurull from Sm:rnul iry P1r1d11, ·111s lr1 ~veil 
l ' rl!l~S tollo~11,~ ildkMl I!! lo (Ir> t. 1rio,1 hy N!l ,11111101111,y nul1,ur1ty 

a Tho yr,1'lh.' \JI sloo-1 imrh as; FF 415/ Ft ~(ltl/ FF 5~(1 or uthn 11r. 11li1 lu Liu IHCl'iun,d 1s 

!l• t•C' ~>c'ul1t•d 5, 1m, Ats 1, nm 2t1ou 

I) llw i: •i:ond,ll't 111,xli irl'I!> mn!il lla\/1' valnl ms L1ccn~t! lo f.lrlXIUt.H rlSD !Airs. 
t."u111u,,nmg Ill IS 17N,-ZOOtl h1 mlclilmn to !llS LICf'll!IO, ti H <1riwnrl, .. ry prudoc!!t 
1m1sl ha\1.- \l,11id ilconsn from cilllor ul ll1e fm11!:! T!l1t1f)Curn Thr•flTl!lA, Evc:cm Turbo & 
T url.,, lJ111•11ch lll prl)lluco TMT 0,11s 

Tt·,E! TMT Bors procufed from 1-n1111:1ry 1,roout:ers shall cori furm to manulacturo's 
s pe.;il 1tations . 

.1 The TMT Bars procur~iJ from st?Condary produceMi shnll c11nl01m lo the 
spec.r1cat,ons ;_,is 1.i,d by Tempcore, Ttwrme:,:, Ev con Turbo & Turbo Quench as Inc 
case rnay be 

o. TMT Bars prncuroo oi1hcr rrom primary producers or secondary prnducers the 
spec4f,cabons shaU meet the ,proviswns of ,s l 7 86 - 2006 pertaining lo FE 4 150 or 
FE 5000 or FE 5500 grade of steel as specified rn the tender (while p-(eparing NIT 
the grade or lhe stecll lo be specil1ed) 

2 The conlraclor shall ha\le to obtain and fum,sh test certif,cates to lhe Engineer - 1n­
Char9e an mspecl of all supplies ol steel brougt-it by him to the site of work. 

3 Samples shall also be taken a11d got lesled by the Engineer- in-Charge as per ltle 
prov1s1ons ,n lhis cegard in relevanl BIS Cooes In case the test resutts Indicate that the 
Steel arranged by lho con1ractor does not conform to the specifications as defined under 
para (1) (di c:HlO (1)(e) above. the same stiall stand reieC1ecl ano shall remo11ed from tho 
site or work by lhe conlraclor at h•s cost within a week lime from written o,ders from the 
Engineer - m • ch:argo to do so. 

4 Tile steel reinforcemen1 shall be brought to the sile in bulk supply of 10 tonnes or more 
or as deeded by the Eng1neet -4n -Char9e. 

5. The steel reinforcement shall be storeCI by lhe con1ractor at s,te of work in such a way as 
to prevent distortion and corrosion a11d nolhing ell.Ira shall be paid on lhis account. Bars 
of different saes and le11gths shall be stored separately to lactli\ate easy counting and 
ct1eck.ing 

G. For check.Ing nomjnal mass, lensile strength, beoo test, re-bend test etc. specimen of 
sufficient length shall be cul from each s&Ze o( the bar at random al frequency not ,Jess 
'than that specified below· 

---::,------,-----
fs i z e or Bar I For consignment below 100 
I . lonnes 

Under 10rnm One Sample for each 25 tonnes or 
, d1a bars I part lhec-eof 

1 
10mm 10 16mm Olle Sample for eaci1 35 tonnes or 
d,a bars __part lh-.:.:e:.:.r::.:eo::.:f ____ _ 

r over 16mm dia One Sample for ea.ch 25 tonn~ 0t 

bars rt ther~or 

For consignment below 100 
tonnes 

One sample for each 40 
tonnes or art thereof 
One sample for each 45 
tonnes or art mer.:.:eoe.:· :.:.f ___ -1 

One sample for each 50 
tonnes or llt1 ltiereol 

o. J,/ ~ C 1-"L ..-At" 
Do eJ}u LDERs V 

J\';, 
• D'Man Gr-Ill HD Contract EE-Ill (Works) 
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SPECIALS CONDITIONS FOR CEMENT 

Tim ro"lr.1t,l ('l1 sh,11• Pmmm .i:, 11mfln (r.n11formln{l 10 IS fl 112) or'11nnry Pnr1talld csm:nt 
"~ rf"J"1\tOrt1 In lhn wnrk 1,,11Y1 rn1~11tl"rl m,1n,rfr1rl111M or r.11m1,nl. h,w1nn H ,r,rnrhic on 

' l l I p RIJW,l V!ktilm, r..11',iroy nf fl~ mlll~111 11111"1 n, 1w,rn 11n, ,mnum, 11111.h m, /ICC, II. • ' ' . . f 
"t, ~ltd lly Mll'\IJ;IIY r) ~ n C.nmnol , Vttht .lo\n ~ C:l'lrnpnl C11111nrntk'm or lr11 lm r:lr .. ;l"I ;1pr1m . 
lnihi:slfY, Gow1mmrnt ,~f lntll,1, Mlfi lmlflinn llrrn~r, In 11M ISi cnrUhr:11 tlon mmk lor 1" 0" 
1,r,,111~1 wt1,~i;11 nmm, ~1lllll ho !11'11 n11rrn11rrl ftnm nq111om•ln-r.h;Hr1n Thll lnndtimr m3 y 
~,~n!-1th1nl1 i\ 1,s, of 1v1mo o! r.mnet,l m,muflldurc,.~ wttlr.h thoy rmrmsn In wm 1" th0 

""' ,.1,. H1P IPndN l'lr.t':APl"'rl aumnnly rl'!AArvo.1; i;lc1hl In ;ir.eopl or rnJQcl onmo(5l ~r 
• • I 11'1 

r.nm.-.nl m;1n1if,,r lm~(:;) whtr;h 1he 11>nrlornr propn!<o In llM in lhF! work Nn r.hill'IOll n ll 
ll"ndrrc<1 ri\Ut-. 'MU Im ar.r.r4,1a1t d 11\fl lonrlom, :ir.r..llf\llllfl 1111thnrlty does ool acr.ept lhe 

I I ·nt llsl ol reme111 manufnt:1Uf'U.!'., plvrn hy nm ler\tfm~, , hilly or n;irtlally Supp Y o r.fJrne 
sh;:ih he l<1kf'n 10 SOk!:J .b0gs he;1rlng manulm:-tum·s name 11nd 151 marking Samplf".!l of 
r.rt • ML~ arrMgcd tiy the r.ol'lrucl l\hall bP. IA on b~ lhc En{lincor-io-r.:Mmo and got 
le...,tco 1n ;1rr.orda" r.e with provisions or relevant BIS r.or!As, In case tesl msult Indicate 
that the c;emcn·1 ;manged hy lhe conlracior does not conform to the re'8vanl BIS codes. 
lhe same shall stand rejected and shall be removed rrom 1he site by lhe cnotractor at his 
0""11 cost within, .i weell's hme or wrl!leo order from lhe Engineer- in-charge to do so 

2. The cemenl shall be br009hl at s!le in bulk supply of appJOlfimalely 50 tonnes or as 
rlec•dcd by the Engineor-m-chafge. 

3 , Toe cemen1 godown or 1he capacity to store a rnm,mum of 2000 bags ot oement shall be 
constructed by the con1tador al site of worl< for wl"tlch "° eXlra paymenl shall be rnade. 
Double loc provf~lon shall be made to the dOO!' of Iha cement gO<lown The lteys or one 
loek shall remain Willl the Engmeer-in-ct-targe or his authoffzed reprasantallve and the 
keys of Iha other lock sha11 rernain with the contractor. The conlrac1or shall facirllale th!! 
mspoc.tion of the cement godown by lhe Engloee:r-ln-ctiarge ar any bme. 

4 The r.ement shall be 901 tested by Englr,oor-in-charge and stiall be used on work only, 
arter 1es1 results have been recei11c.d. The coo1r.ictor shall supply free of charge the 
cement required fO( testing mc:Juding Its transi,ortation cost lostmg laboratories. The cos1 
of tests shall be borne by the contractor/Department in lhe manner ,nd,caled below 

a) By the conlrnctor, If lhe result show~ ttiat 1he cement does l'IOt conform to relevant 
BIS codes 

b) By the Department.. ,r rhe resolls show that the cement conrcxms to relevant BIS 
codes. 

5. The actual issue and consumption of cement on wor1< sha,i bo regolatod and ~oper 
accounls ma,nta1ned as prov,ded m clause 10 or the co111racl The 1neoretical 
consumption of cement shall be WOOied out as per procedure prescribed in clause 42 of 
lhe contraci and shall be go11cmed by condi1ions l,lld therein 

6. Cemenl brouglll 10 site and cement rema1niog uoosed ancr r:ornplotlon o( worlc shall not 
be removed from slle without written perml!lslnn 01 the Engineer-Ill-charge. 

7, Damaged ce111en1 shall be removed from site immediately by the conhactor on receipt of 
a notice ,n wnting l10m the Englneer-ln-r.harge If he does l'\OI do so within lhroo days of 
the receipt of such l'\Oll!C8, lhe Eng,neer-m-charge sllall get rernovf!d a1 tl,e cost of Iha 
conlracior, 

8 The contractm st-tall supply rree of charge the steel re<1uired for testing The cost or tssts 
shall be borne by the cnn1ractor/Dcpartmcn1 In Ille manne1 indicated below 

a} By the con1ractor, ,r I.ha results ~how thal the sleel does not conform to relevan1 BIS 
codas. 

b) By the Oeparirnen1, if the resvli5 show Iha! lho slAGI conforms to relevan1 BIS codes 
' • 

.A 
D'Man Gr-tn HD 
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') M actual ~iue aro c.on,ympt.ioo o! Sleet on ,.o,k oo •~:at~ and, prope< 
;,(-::,.,uo~ maI~ ii JAOt~ '" dause O o' co,-1r..ct r-e lheore:.cal 
r.c,o., mptlfJtl of :i.l sh.I- tie ,-g<l<t,d 0ul ai ""--i,r proo..7<!ute p,esu,be,:J o ciaUSE: 42 of Ille 
c.wi11ae1 anc !iil'la ~ 90,omc.~· tJy c.ond•~ "lj lh~e.n n case £: ~ 15 

11:">'lo lf'\an lt,,,,orul -1 coowmpc,on rnc:tud ng pcm,,sS1011 of Eng,~-""<' 

10 r,, .. C.Vm 01 lfv.i~ Quot" r1 ,,. b ResnlOf«;emrnl tiaM..'1 on TM- I.Jse D(OC\ire-.1 

l'hlffl Prro,ir; P10!.IU1 w-~ 001, n c:tv, 1,;uo11a D' ~ pt"m. ,..,J l u UP.IJ H!T re orCemL.,.I 
l ,11• • ,U Ir, u •f'\.I 111 ,1,1 S1..l\.1 .,,,j. ry Produc<!<\ 11 _ 

T • r,,t, , I,ro.•J•ny ~1•1 TMT •w1IUfC:E,t114!11I IJGr-. as ov<J'etl t.., t~ o_lfllr.tt10f ,n ~ 
11:'"r ,Jt,, ">l •;JII nlw be r~ut. bt R 5 ij 00 Pl!' ►.g CCo.,1ractot ~ 1Pro l I c1 1'ld 0,..-r H.ead 35 
,,r,111, ,t, •) (Currenl!y 1 s•1e) 

D'Man Gr-t ll HD 
DD BUIL~K_ RR;S y 
ContractOf ~ ~ EE-Ill (WOfks) 

Proprm1r r 
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FAIR WAGE SCHEDULE 

SI.No Catogory of Lnbo11r 

Uo-S~1II <1 

,, .. S C'IIH·S 1IIPd 

~' S t..111(•l1 

•1 Ht\ihly S 111,,,1 

~:] ,.., 
C: l• IL ~ 

O· O'Man Gr-Ill HD 

Por Dny Each Rate 

Pm Day Erich 529.00 

PorDny Eoch 576,00 

Per Day Each ()71.00 

Per Day ach 729.00 

D O BUILDERS V 

Contractorf '\.:., EE-I ll (Works) 

Pr<.Jpr,efor 
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D'Man Gr-Il l HD 
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GRFORMAOF SCHEDULES 

PE.RFORMA OF SCHEDULES (ELECfflO-MECHANICAL) 

SCHEDULE " A" 

Sth!ttiulo ~I' 1lll:1111111f!oi. 1e1n:l0Ft'dl 

SCliEDULE "'a" 
Srhr 1UIC! 1•1 niotr-t1n!~~,, bf' ~•ur>;1 Ir\ tit,. cc-1,U 1 1i,t " • I. 

' $!Ne, [k,.~ C'llf'llnn i,I 111"111 ~ Uunr,M~ nat~s 111 f.gu, "S I\ 
wards al wll>I h ti •o 

1 2 a 4 

, --·- NlL-·· 

SCliEUULE ac ~ 

CPWD 

Pl11c11 or 1,sue 

5 

------

~ i "''IS ana pl n1s 10 be !,,ired to !he C(1"1r3clor 

s Di!o;crlpl1on H,ra chargcts- per Pl11ce or fssuB 
N;;, d3ll , 

2 3 4 

.------- ---- -Nil ------- ------- - - · 

SCHEDULE " D" 

Extra schedule for spec.fa:: requ•~l!m en1sldoeurnen1S ror !he wOlk, 1r any 

A"'l>I 

~ y gj c)/_ DDBUtl DE~ C- 1'4IL 
O'Man Gr-Ill HO Con1ractor ,r_..,. EE-Ill (Works) -~ I • ' 
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IPERFORMA OF SCHEDULES CPW~ 

SCHEOULE ~E .. (for Elaclrlcal arid Moch1111ca1) 

Rahueoce to General Coriclilioos of C-Onlrocl . Ganatol CcmdlllOn or aon1tac1 CPWD 2014 with uplo date 
coucchon 

Name of Worll . - Coostructioo ol 60 KLD FAQCOI $111dga Trnatmanl Planl bned on Hyper Core 
\H'ybrtd TKhnology) 

Es.l,m11ted cost ol work . -

Eamcsl Money: • 

PerfllfmaJ\08 GuarRntec:-

SCHE:OULE " F" 

GEtlll:l'Vl.l. RULES 
& OIRECflONS 

A• par Par\ A 

As par Pef\ A 

As por Part A 

~ per Pnn A 

Offic-er lnv1l1119 1ender Executive Engfna.or-lfl (Works & SWM) 

Munlclpal Council, Port Blair 

Maxinum percent.age IQl quenllly of 

Items ot w011<. to be executed beyond 
which rates are to be determined l.n See under 

Clause 12 accotdancewith clause 12 2 & 12.3 

Definitioo s; 

2 M Er1gineer-tn~hsrge 

2 (Vii] A.ccep~119 Authority 

2( IX) Analysis ol markel 
rates for justification 

2 [.x) Percentage on cost of mi!lerials 111nd 

labour io covet all overh.eads and profrts 

2 {xi) Standard Scl\edul& of Rates 

2 {xii) Depanment 

9 ii) S I and a,, d CFWO contract 
Fo,m 

cc.use 1 

1) Tlme alOM!d 'or subm,ss,o,i o« Pcrforrminec Guaranteu f!om 
tl'l,e date or ,~ue 01 Jelter of aGCO;)laiioe, I~ days 

ii i Ma111mum ali0011~ble extension beyond the period pro'i\Oed In 11 
above in days 

Cl~use2 

Authority for flxln,g compensabon under dause 2 

A• ..\ol 

03 g• ,-.'IL 
c./.-

D'Man Gr-Ill HD 

Ex.ocullvo Engineer-Ill (Works 

& SWM) Munlclpi!I Council, 

Port Blair 

ExacLJLive E.nglneer-111 (Works. 
& SWM) Municipal Council 
Port ,e1a[r 

DSR (E&M) 2016 

Port Blalr Municlpal Councll 

CPWO form 8 (GCC-2014) a.s modified 

& conec!ed upto lat.I data ol'r-eceipt ol 
tenders. 

As po r Part A 

As per Part A 

Superintending Engineer, PBMC, 

oosu~· oERS 
~'\;, 

c,. netor 
Contractor 

✓ 
EE-UI (Works) 
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Cl111Js e 2A 

Whelher Cli11J5e 2A Shi!~ be 11pJ'lloti1blr 

Cla.u$e 5 

Nurnbcr of Cloys lron1 1hr, dl\lll o1 i~t;ufl ol l"ll~r 

o f ,1rcop11111ce !or ' " f nn1n11 11nil! ol 11lAtl 

Mtle-ste>no( "1 n~ l'P'1nblr Qr\'l'll Ll4llo,,.. 

Table ct Ml le Slorie(sl 

As per Port A 

SI 

1

1 UM 11llnw1>cl {lrnm I "''"°''~ tn r,,, ""'h t•nld '" Gil,,. I>! 
Nr, Dc-sc11pl•on , I M rlP ~ lnrw !Phv~1i-n l) dah• ol SIOr1) "°" •rh"l,,.,,.,nt ,,t ml!-M"'1n• 

, 
--- ·--·-···~---·-·-······· ··-·-··-·A!\ per Part A-· ··-·- ··....._·--- --------

Authotily to decide 

\II Extension of time 

Clause 6, 6A 

Clause applicable 

ClaUS<I 7 

Gross wo11110 be done together with net paymanlla~1uslm!ffll 

of advances fo• materiel collec:ted, il any, ~lnc:a the I.isl such 

payment ror being elrg1ble 10 mlerim paymenl 

Clausel DA 
List oi testing equ,pment to be PfOVlded by CO(ll/actor al site 
lab 

Cl~Llse 108 (r[) 

Whelh~r clause t0 B (I,) shall be applicable 

Clause 10 CA 
Mod,lie-d ProV1si0t1 
Clause 10CA 
Materials coverC'd 
uf\derthis eta use· 

.+ 
,O'Man Gr-Ill HD 

As per PRrl A 

Executive Englneer•III 
(Works & SWM), PBMC, 

Port Blalr 

As pAr Part A. 

10% ol tendcrecd Amount 

All equipment's required for pre­
commiu10ning tes1 

fllot Awloeable 

o a eu1LDERS>. \ n·:-- v 
Contractor v(}~ EE-1 11 (Works) 

Proprie\OI' 
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Clause 10cc 

Clause 11, 

Spe.:,t,cahons lo ~ followed for exe-cu11on of wor~ 

Clause 12. 

CIIUH12.2 & 12.3 

Clause, 12..S 

Delllillion Lim•l beyond 'ntlich clause 

12.2 & 12,3 shall apply for builcling worl\ 

DeVJallon Li it beyond v,Jiich clause l2.2 

& 12.3 sha!l apply for found a hon we~. 

Clause:16 

Com~1ent Au1hon1y for deciding reduced 1a1tt:s 

Port Blalr u:;110 5% of contract value under his own pow.r 

Cl11use1s 
Usl ol mandatory rn11c;ili11SS, lools & plants io bi! d@ployed 
by Irle QOl'ltractor a I site 

Clause 36 (I) 

SpocHlullon• lob• IOllt>Wed: CPWD ,(hmeraJ 
Speclrir.aUonJ lor elec-Lrie8I wor111 Pafl•IV 

Sub!lallon 2013. Pan -I Internal 2013. Parl-2' 
ei1cr!'lal I 5194, Part Ill (LIii I E1c1111ors} 200l, Part• 
Y: (Wal Riser & s p,lnkle!) 2013, Part VI {Fire Alarm 

System) 111.'13, Pll'I 1111 (00 Sot&) 'l013 amende<I 
Uplo d.ate 

30o/o 

Not Applicable 

Superintending Engineer, P8MC 

As required for timely execu1Ion of wo,k 

ReoUJrement of Teci1"1<:al Reores.enta!,ve ts) and reco~erv Rate 

l,1mm1u.m quahfic.a1J0f'I of Des,gn.s!lon (Principal r-linlll'!Um 

SL No 
Technical Number T echn,caVT Dd1n1cal Expene,,ce 

Reprtn.Cl\1atlve I rep•(iSOJ'IIJ~Yll) (Yltilrs1 
0.IC'l)hl'le 

1 - -----·-·-·-·----··-··-··---·•A<t. per Part A-

A --101 

g:2t' ~ oJ D'Man Gr-Ill Contracto1 

Dl BUILDERS 
\~1·:­

Pro~ 

~al""'dl 

'"'°'"'"''"""ta 
maae'"'"'l~e Ci»t or wo.11. 

C001hd<Y to, not (In L.:skh1) 

i1.afil11'1!j IITTh•kln 

·-·--------.. -·--

V 
EE-lll (W01ks) 
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ADDITIONAL CONDITIONS FOR ELl:CTAO-MECHANICAL WORKS 

CONDITIONS OF CONTRACT 

Contracting euthorlly: PORT BLAIR MUNCIPAL COUNCIL, A&N ISLANDS 

Cfauac 1: Componsallon for Delay 

The limo ,~Oowoo lor c.1nymg mil 11m WO(k as cntotoil 1n tho tonder- !;halt l>o strictly observed by 

l"e Co111rncltw i.n(1 i,hall be 1m:l\onm1 from lho dale nn which lhe order lo 1:ommonce work 1-s given 

lo the Cflnlmrto, Tha wml\ shall U1fm1~1hout Ille ~Opulalod period of the contract be procaeded 

with w1lh ,111 du~ dll1ger,c0 (Ume beh)9 d~med lo he lhe nssance of lhe contract on rh~ pan ol 

tho Contrnctor) and the Contractor shall pay compensallon al"! amount oqual lo Rs.1000 per day 

lo !he EMPLOYER Tho prograrnmo '°' completi0i1 or wotk Is lo be submitted / attached ,n form 

or bar i:harl ihe Contractor 5h0old compleJo lho 'W01'11 as par phase penod given below, whw:h Is 

to be arrived rrom the bar chart 

H4" ef U\e wor~ m ___ _ 

1/2 of 11\o wot!<, In ___ _ 

l/4111 ol the limo 

112 or the ljme 

3/4'"of 1he woril 1n ____ 314"' of the 1,me 

Full work to be completed m 03 Cil!endar months (Including monsoon) 

Clause 2: Action when the progre$S of any particular portion of the work is unsstl'sfacto,y 

11 lhe progress of any partlcula( ponlon or iho work is unsatisfactory, the Employer shall no, be 

w,th:staoding that ttie general progress of lhe work, be entllled to lake action after giving the 

Conlractor 5 days· noflce in writing. The Conlractor wiP oot c1;11rt1 for compemmtion, for any loss 

sustained by him owmg lo such action 

Clause 3: Final Ctjrtificale 

On the completion of ttie wotk Ille Contractor shall he furrushec w11ti a Final certificate, Cert•licate 

by the Employer - of such compleuon, but no such c.erlificate shall be 9l1Jen nor shall the, work be 

cor151dered lo be completed until the Con1tactor has to clear the site nor until tho work shall have 

been measured by tlie EMPLOYER 

Clause 4: Payment Process 

The Contractor should submit Iha bill towards PBMC, A & N, which In lum verified by the PBMC, 

A & N technical staff tt,en pa~meot w1~ be drawn lo th-e Contractor's account. The stages ol lhe 

payment are given as below. 

D'Man Gr-rn HD 

DDBUlli 
Conlractor • ";,-

Prop et.or 

V 
EE-Ill (Works} 
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! Schedule A: Providing nnd lnstallollon ol Eloctro•moch<'.lnlcal compononi of FSTP of 
I cnpnclty 60 KLOfdny Including comml11loolng. lrl11I run. 
I Sr. T-

llom Do11crlpllon No 
4 

S1.1pply1En.-~l100/lm,lall;111m\ ~,t 60 l(tO FSTP Pl,ml a,, par !ho 
spt.1c1f,cnllc-11 gwon by loo ',UCCQ !.IUI htddttf duly op11rovo<I by tho 

Pnymont 
Appllenblo 

""' I 

1 GQ\lomrn nt rn,.11<Jn1srri Enymeet11llj CnlloJJO. ')' 'l , 

2 Supply.'E1oct1C1nllni.1allalion of Pumps a~ P0f tho !<pociOcallon grl/M 1 'Y _ ,c ~ IV 
• In lhe r1nna,u1t,-, I 'J ~ L v. 

1 
r ~'f 1 

3 

5 

Supply Precllonl 1nsl;:tll<1hon of P,pl01J, Mechanical , Elodrical & 
lnS-trvrnenta110n wo•ks along With !:pa,es as !1pocl0ed etc complolo 
a::; per tochn1cal c1osign spociflcaUon a1ld oo testing, commissioning 
l1 nd sa I ,._fr~c.tory tnal nms otc as o_rprQ\lod b~ E nglnoer -lo-Chor9e 
Supptydnstalla110o/Commlss10ning of CCTV system & Laboratory 
for FSTP plant at proper locahon given by the Engt('ear-ln-Charge 

. or hkihor authOfllu•ersoo from PBMC I ( • I (J 

30'¼ 

15% 

10¾ On sucoo&sful complehon or trial run or Sopt;ige Lreatmenl unl1 ofc 
as approved by Engioeer-ln•C~o 

~ 6 Or eralton S l\.\alo1enance @ 5% each year __ J _ 15% 
NOTE.: For equipment & machinery moblllzatlon/ s.ecure advance Payment will be 
~ic:ible. 

Tht! total pooe quolod ror Schedule-B by !he bidder Wilt be drvlded In 36 equal monthly lnstalmenls 

The contract value quoted by the Siddor will Include cost of O&M of Faecal Sludge & Septage 

trealme!'l plant and alhod works aod all other costs lncludmg labour, matenal and olhers. as needed. 

No cta,ms for addl11onal paymenl will be entertained. The payment would be made as loUows 

a Monthly payment wtU be made to tti,e Coniractor against subminlon or m1101ce and perfomiance 

report as per c lause 7 (Reportil"!)) undet Test to ba carried out 1n O&M In case lhe ou1pu1 

standards or the treated septage and effluent do not meet prevalent <1tScharge standards of State 

Government and as amended from time to time, 20"4 (twenty percent} of tho running bill will be 

deducted. lo case of failure lo achieve lhe output standards m0<8 than 5 limes, the entire amount 

payable will bo w,thheld. In Case of non-compliance PBMC council will take action as per Clause 

25 of Section•o Conditions ol Contract. 

b PBMC couo~I wm open an escrow account ,n a nat,onalized bank to ensure hmely monthly payment 

to concractor. Th15 account will have a deposU equal to at least thrne months of paymonl 

Clause 5: Bill to be submitted monthly 

The Contraelor shall on sobm1tt1119 a monthly bill therefore, be eotllled lo rece,ve paym I'll 

proPOrtlonale to the part of tho work thon approved and passed by the Employer (PBMC, A & N) M; 

mentioned in the cla1>se no 4 

Clause 6: BIiis to be on Printed form 

The Convactor sha" submit bills oo printed forms, which wilt be furnished subsequent to selection 

of the con1,ae1or. The charges to be made In the blll.s shall always be enterod at the ralos specified 

fn the tender at the rates herelnatter p,rovlded for such work, 

Clause 7: Works to be executed In accordance with spaciflcallons, drawings orders etc. 

The Contractor shall execute lhe whole and every part of the work in the mosl substantial and 

workmanUke manner, and both as regards materials and every other respect In stoi:1 accordance 

w•th spec1ficallons. 
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Cfause 10: The Contractor shs/1 prov/de sul tabla scaffolds and working platforms, for the 

safety of work. 

Clause 11: Mauurc for prew,ntlon of I/re. 

The Cootrartnr nail Ml :ar.t fl•o lti n,w stnnr11ng Junqlo. froo , brushwood or grnss wilhout a wntlen 

perm1ss100 rrom lht' E.m['loym 

Clauso ,2: Llnblllry or Cor)(rnclor for any dnmage done In or oursfd.o work area 

Comll(lnsnllnn lt,r nll 1tn11ll'IQ1-,, dom, 111h111lot111ally 0( un1n1i,n1100:1lly hy Conlrnr.10!' '1 l;ibor wholhor m 

nr ll(>yOOd 11111 hmll<1 ,,f l.~nvnrnmotll 1•1opnrty lntlucl,nn nnv ,10111nne ~-r\lJ"iMI hy tho "lproarJ1ng of hre 

rnrrho11,,d 11\ Clo1uw I I <:hall hP P.!il0tlF1lc11 hy lhfl AMC nr surh nthnr olfir-er 1111 hll may appoint and 

ttif' nstlriln\o ,,r ~uch 0,1,r>rt 11r>111nn 11111\or.110 tho doclslo,i ol 1110 -Employn, on nppoal shilll be hnal 

•11\d thn CPntr:,cto, !lh.111 tin hnuo<t lri pay tho 11n,ount of tho a-.sos11eu cump<>n'Wtloo on dern;ind, 

fat11no Which lhl' s~~e w1ll llf' m1;11\101ed from th"' Contmcto~ btll 

Clause 13: MN1ic11I Aid to labor 

The 1ontr;1clPr ~.,oll t,c re!\r,onsiblo for ~nd ~hall pay lho e11penc1as of provtdmg me'111;;1i atd to any 

wurlo.mao \\ may $Ufler a txxllly 101ury as a result ol an Etccldent. If s1~h AKpQnsos are ,ncurrnd by 

lho EMPLOYER the s;ime 11hall oo rocoverab4e from lhe Cnnlrac~ot lorthwith and be deducted 

w11hnu1 prPJud1ce 10 any other remedy of Govemmeol lrom any amount duo or thal may become doc 

o the Contractor 

Clause 14: Safety Equipment's 

T Contractor shall provide all ll8Cessary personal safely e<iu1pmenl and hrst aid apparatus 

available lor lhe uso of Uie persons employed on !rte s,10 and shall mamta,n the same m cood111on 

su11able tor ,mme<J,ate use at any time and shall comply with the following regulations ►n connee110n 

1tterew1U\ 

a) The workers snail be required to use the aqu pment's so PfOvlCleo by lhe Contractor and the 

Contractor shall take adequate sleps to ensure proper use of tho equipmen1 by lhose concerned. 

b) When wor~ Is earned on ,n proximity to any place where there is a risk of drowning all necessary 

equipment shall be provided and ept ready for use and all necessaty steps shall be taken ror lhe 

prompt rescue of any person 1n danger 

c) Adt:!qu-a1e prov•s1<>0 shall be made for prompt ftrsl aid treatment of a11 in11,rres Ii oly to be sustained 

dunng 1.00 course of tile WO{k., 

Clause 15: Lab01 Act 

Toe Contractor shall duly comply with lh0 prov,slons ofThe Apprentices Aci, 1961" (Ill of 1961), the 

tules made there unde1 and the CJl'tlers thal may be issued lrom time to 11me under the said Act and 

lhe sa,d Rules alld on his failure or neglect to do so he shall be subiected to alt the liab,htles and 

penal11es provided by the said Ac.land said Rules. 

Clause 16: Claim for compenutlon for delay In starting the work 

No compensa on snall oa a110We0 foi any dolay caused in u,e startiJl9 of tho work or, account al 

acquisttlon of laod or, in the case of clearance works; on account ot arry delay In accordance to 

sanction of oshmates 

Clause 17 Dispute Resolution 

Any dispute arising between PBMC Urban Local Body and Contractor regarding lhe Contract lerms 

and cond11ions would be aimed to be resolved through mutual discussions If lhe d•scusslons rail to 

produce a resolu1ion the dispute shall be subJecl lo lhe cooo n PBMC 1unsd1cbon. 

Clause No 1s· E./ectrlc Power & Water Supply 

D·s C- M' 
0- D'Man G•-111 HO 

OOBUILO!R~ 
Contractor '!1. '' ./ 

Prop,,i=· 

EE-Ill (Works) 
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Arrangeme!'ll for ob1ao,,ng E1octrlc Power conoeclion and water supply will have to be made by the 
Bidder at his own cost 

Clause No 19: Damaga by Floods or Accidents 

The Bidder shall lake rill precau11oos agomst dornr1o1:1 by Uood!i °' tides or from accidents etc, No 

compansatio11 Will he ollowed to 1he Blcldo{ 0 1l lhls accoon1 or for corrocling and repaln!'lg any such 

damage to lho work di.Iring corislructlon. Tho Blddor shall be llnble to make yood al his cost any 

µfan, or malcmal belo1191nfl In Iha Govemmm11 lost ur tlomogod by ,1oods or rram any olher cause 
wh1lo In h1$ r.hMge. 

Clause No 20: Detoct LlabJl/ty Period 

The Defect hab1l1ly pet10d of !Ila pm1ec1 wmk 1s 01 12 monlhs a11er Iha uxop1011on of all proJt.id w0f11s. 

Clause No 21 : EKtenslon of time 

If lhe Bidder ~hall des,re an eMle"i;.lon or time ha shall apply In wr11lng to the Engineer-In-Charge 

bofore tho e)IJ)iry of JO (lhirly) days rrnm lhe date on which he was hindered or on whlCh lhe cause 

for asl...ing for e111ension occurred. If lhe Engineer-In-Charge or tho Secretary, as the case may be. 

ts of the oplflion, that there ware reasonable grounds tor grantttlg an exlens1on. then he rnay granl 

such extens10n as he lh1nks necessary or proper The decismn of the Englnaer•ln-Charge m this 

matter shall be final. 

Clause No 22: Progress repo.rt 

The Bidder shall submit the progress reporl on weel(ly basis to the PBMC regularly, the progress 

report fom1a1 of weekly repon to be finalized In co-ordlnatlon with the PBMC or consullanl appa4nled 

by tham 

Clause No 23; Stock Register 

MatenaJ stock register to be marotaLned by !he bidder and it should be kee,p updated, if PBMC wanls 

lo verify it at any point of limo 1t should be submitted to 11'\em immedl-alely 

Clause No 24: First Aid ApparallJs 

The Bidder shall pro~de all necassaiy safely equrpmenl and fLrst aid apparatus available for lhe use 

of the petsons employed on Iha Sita and shall maintain the same in coooltion suitable for immediate 

use at any time and shall comply with the following reguletlons lri connection therewith. 

a) The workers shall be requ1red lo use the equipment so provided by the Bidder and shall take 

adequate steps to ensure proper use of the eqLiipment by those concerned. 

b) Adequate provision shall be made for prompt first-aid tr%tn,eol of all ,njuNes likely lo be sustained 

dunng the course of !he wot~-

Clause No 25: Termination 

a) The Employer may 1erm1nate the contract If the other party causes a fundamental branch or the 

contract 

b) Fundamental branches of contract include, but shall not be limited to the following 

I, Toe contractor stop work for 28 days & stoppage has nol been aulhonzed by the anglneer 

II. The coniJactor has become bankrupl or goes Into IK!Uldatlon olhcr than for a recons1ructlon or 

amalgamation; 

111 The engineer gi\les nollce that failure to corroci a particular defect Is a fundamental brancll of conlaci 

& the coniractor fads to co!'rect •t Within a reasonable period of time deter-mined by the engineer. 

IV. The conllactor does not maintain a securlly which Is requJred: 

c) Notwithstanding the abovo, the Employ.er may term lhe contract lor convenience. 

HO 
DO BUILOE~- ✓ 
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• 4s-,,, 

d) If lhe co111ract Is renn1nated the co11t,acior sooll slop wor11 Immediately, make lhe sfte sale & secure 

& reave the site as soon as reasonably possible 

e) Term1r,a1Jon at w,U 

ir PBMC need1110 1~011nato tho Controcl lor c:auims unwlulod 10 thmo w11on aboYo, II w,11 be 1roated 

as 'lerm IU!lion ;if \Ylil nnd tho lollowl11q clllll'll'!I WIii 01111ly. 

A notlco of lom11n:it10n !!hAII bo mqulrnd tc1 ho q,vor, (11mm l11C10lh'IJ hnlom a;ui:h te1mma11on at wltl 

II The p.iyn1enl lor Ille r 1"nplnloo Wrn~ ~nfi lho Sm:1111ly Ociplll\ll d('pos1lr>d IMlh lho PBMC wl" be 

given b:ic 1,1 Cerni! • 111r, Howtivt•r rn1~ amou11t11111, tn thfl PBMC from lho Cootr-acror shaU be set 

oll op;11"!1' St'ru,11y 01•111lllll n1111 ,n lhn rw11nt 11uch nmo-1r11 LI\ In e~l'[)S<; of llto S'>curlty Deposil/ 

P~rlorm11nc@ Gui1r11nioc_ tl)O e1tc11s~ nmoonf sh;111 t~ tmatnrl nll on amounl du{l towmd5 the PBMC. 

Clause No 26 Poymt?nt upor1 Term/nntlon, 

nl If thP C'Mlmr1or 1$ tem1lnatod bnc:nusa of n lundamontAI tlranci'I of conlrnci by Iha contrnctOf, 1h8 

Qng,neer sh.JO 1ssue ;i C9f'11f1Cate for the vatue of tho work clone leSA adv11nce paymcrit rec ived up 

tCI Ille oate of the l~sue of the ceroncatii. IGS!I Umn nther recoveries (loo In tnrrns or lho contract, less 

ta es due to ril?ducteo at sources os per appl1eabte law 

.,, bl Ir ltie COl'tracl s te1T11,nate<1 at tne Employer's oonvenlence, the engineer snolf issue a certificate for 

~ 01e value o1 Iha wort done, 1t\a responsible cost of removal of equipment. repalnat1on of 11'.18 

contractor's personal employed solely on the won s & the contractor's oosls of prote~IJng & secunng 

lhe work & loss advan<:e paymenls received up 10 the date ol the certificate, less other reco11enes 

due in terms of the contract & l&ss taxes due to be dedu<:ted al SOll!'CO as per applicable la'IY 

Clause No 27 The Bidder shaff submit period,cally progress reporls of Work. lo ll'le Secretary, PSMC 

Municipal Council PBMC. 

Clause No 28: The matenals nol conforming to the reqV1red standard or Specification shall be 

removed at once from the Site of Work. by the Bidder al 111s own cosi All the electrical and mechanical 

componenl shall conform to tile relevant I S (Indian Standard) codes spec.fications 

Clause No 29: The Bidder shall consftUCl at •ls own cost shed/ sheds for stortng materials as pef 

the direction of I.he Secretary, P8MC Suet, constructed sheds stiall be removed on compleUon of 

Work 

Clau-St! No JO: The Bidder shalr make lS own arrangements for the safe custody of lhe materials 

brougt\t by 1I on Sile of Work 

Clause No 31 The charges f0( conveying ol materials from the place or purchase by lhe Bidder to 

lhe Site or Work and lhe actual spot on Work Sito sha~ be entirely borne by the Btdde,. No claims 

on lhis account shall be entertained 

Clause No 32 Separate reg,ster for Sile V1slV lnstroction which arn given by Secretary or Atch1tecl 

o, Eng1~r or PBMC Municipal Council, shall l>e rnaintained by ttie Bidder 

Clause Na 33: The Bidder shall prov~e regular lechnical person oo Site. 

Clause No 34: Bidder wtll not be entilleo for price varlat,on claim. 

Clouse No JS· Arbttrat,on 1s allowed as iier dispute resolution clauses. 

Clau51! No J6- Tile Mumclpal Couocll sh.all not be responsible f0< the loss in mechanieal parts, 

equ1pmenrs and electrical llem durmg transit to Worit Srte. 

Clause No 37 O&M Pe.rlod-For the O&M Period, the Bidder shall be paKi the toial pr1Ce qooled for 

the Operations Services b~ way or 36 (thirty-soc) equal monthly Instalments. 
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Clauso No 36: Completion: 

As S01111 ,l!' 1110 811,1,1 S1lN1>Lfl!. llnvn Ill lhu ,,,111111111 or !Im Bldrlnr l►0a1l r:rn11plnlod In ilCCOldance with 

lhu i;r r-po 1, r 1w1._ ~",t T r clmlntl St:11Mh1td., !\I' rlllu 111,111-.. n-.r.1111t111u n111111r 1\omr. nol rnaiorlally 

nlfec1111l) ti,,, l'!'t11itll1tt\ "' !\,1h ly 111 th, I 11n1 ill Sht•l1111 A Sr>plil(lO trr•ntmt1nl pl:inl anti has 

J'.Jl1sl:-1r i 11111\ pns.,t'11 ,1tl 1 , , f''-11•11\I ll•'II!, 111\ l 1•111111l'l!llo rnr1!J , 11111 B111d1,1 sllnll sn nnlily ltltt PBMC In 

\\lllino \ltlP 111,,,111 IL• 111•lrl,r,n I ~nil 11•1lv11I" 1h14 A!\ l ►ul" Ont urnonto; 

1 hl" l'BMt ~11.lll ,1,, IOll'I 1114\11 . ll \lh11lv\ 11,1 ,IHN rflf Plfll of lhfl Bldtlor 'i nolicO ollhor IS!lllfJ a 

c, .. lllt•11>tl11n C, ,11111 ,111' '-lilllll\l th.ii lht• Fnnrnl Sl11dqo A Sa11tf10fl 1roalmnnl plant ho-s roached 

,\.'111·,r~ttcm i\" ,~ \t1t> (!Ille of lhe Bl11ctef s notice or nolrly the B,ddet In vmltng pf ony defects or 

,lehi t>n,· 1t>S 1" i-,,th 

11 lhl.' PSMC 1s n~ll AAll!\hei.1 tha\ lhf' Bull!t Sorv,ce!> am r.omplnlO, tho PEIMG sholl notify lhfl B,r1rter 

,n w, ,110i1 I.)! an, def , Is or uehc1em:1os no tall.!r lhan 7 (soven) duys flfler re,;aipt of lhCJ NoUce of 

Cornpk?\11~ 

' 1 tho PBMC not,f,es the Bidder of any delecls or deficlenclas or both, the 81dder sh~ll thon oorroel 

!(ucli del1xls or dehciencios, and shall repeal the procodure 

If tho PB ~C 1s satisfied that the Oes,gn-Bv Id Services have reacheel com~et1on the PBMC shall , 

no later than 7 (seven) days arter receipl of the Btdder's repeated Not,ce ol Complel1on, issue a 

Comple1ion Certificate stating 111at 1ne Design-Build Semces have reached Complolton as of the 

date of the Bidder's repealed Nottce of Completioo 

If lhe PBMC la1h; lo issue the Complel10n Certificate and fails lo Inform 100 Bidder oi any defects or 

deftcienc,es 14 {founoen) days after receipt of the Not,ce ol Com;>lelion or 7 (seven) days aher 

rec.e.pt of the Bidders repeated Nouce of Completion, then the Bulld Services shall be deemed to 

have reached Completion as or the dale of the Nolice ol Completion or repeated 

Clause No: 39 Commiss ioning and Operational A.coeptance 

Commissioning 

Comm1ss,onr1"19 or the faecat Sludge & Septage trea1n-renl p~nl &hall be commenced by tho Bidder 

,mmeaialely after ,ssue of the ComplollOn Certif11;ate by the Engineer-In-Charge 

Tests on Commissioolng 

The necessary test shaU be conducted by the Bidder during Commissioning of the Faecal Sludge & 

Sop1age treatment plant and all allied WO(kS to ascertain wllether lhe Faecal Sludge & septage 

treatment plar1t or lhe relevanl part can attain the lechnical standards as required in lhe Conltacl 

The Bidder's and Eng"'eer-in•Charge's advisory personnel shan attend the Tests on Comrn1ss1oning, 

and shall advlr.e and ass,st the PBMC The PBMC shall promptly provide the Bidder w1lh such 

mformalion ai; the Bidder may reasonably require 1n rela110n to the conduct all(! results or the T es1s 

on Commtss10n1ng, and any repeats thefeof 

IF for reasons not atlnbutable lo the Bidder, the Te!>H, on Commissioning of lhe Faecal S11.tdge & 

Seotage trealmenl plant cannot be successlulty completed Wlthlo 21 (lwonty-ooe) days after the 

period frOffl the date of completion specified or any other period agreed upon by the PBMC and the 

Btdder, the Bidder shall be decmeo to have not rullllled Its obligations with rospect to the tests on 

comrn1s siomng 

,,l/-
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Qperat I c nal Acccpt11 r:,ce 

Operational acceptance !iM~ ocrur In rCSpe!ci or loo Fneetil Sluck.)o & Se!}1age trcmtmont plant when 

lhe Tas1s on Comm1!!s100,09 hovn h11an sucr.mslully r.ompletod 

II, Al any time ar101 1ho 1111cr.m1-i.h1I i:-omr ollan of lhA lostci nn Comml&!'\loolng, 1110 Bldde( may g,va a 

nou1.:11 to 1h11 PBMC rPq11o~J►f'IQ II\(' l!!>~u11 11r 1111 r111rrnho11r1I ,11 roµlr1111.,i cr:1rll11cato ("Operatlonal 

Accept11naa Corllllcnte l If\ flf''-1~""' I 111 IJ111 f1w1 iii Sl11rl,111 & r,11f1l/lg[I ltl'lllrtitml plnri l 

UI, Thr PBMC !'h;ill a!lflr ,oni:1illl\!m 11 w111, lhri r,1,ri1111. !'1'111 110 l11lm lhn11 7 !•m11qnl d;iy11 .ifi,,,r rACl'!llll 

of lh" B1n111•r ~ nc111i·1• , 1sstJP rm Orru111,,.111I /\c• "r1lm1rl' (:Arhflt Ale, 

lV u W1tl,,r, • 1 .. rv1111\ 1l11\ .. 11111'1 rPl"Plf11 ,,I 1111' BlrlrJ('lr'~ nn11rn u,e raMr. r11,l"I lo 

\ I Issue 1h, u ,,,,,f1111'1t,~I /\c-1·op1Ml'A c .. r11r1r ntr "' rn11ci In 1olorm lhq Binder tn wrtllnq of tho 11,sonah4e 

rr ,~111 !'j l\h\ lh1• Pe,,c hil~ n11l ll\lillPl11hr Or"rnltnnAI Aco,planr,Q, Cl!r11fl<'ritn lhll Fmt(ill Sludg" & 

Sl11'11i½gl> ,fl'alm('1'1 pl;l!II <ihall !'I' rlPl"m!'d lo hFIVI! bE!Hf1 ar.eF>pletl 115 ul 11,11 dnl of lh!! Bid<Je("I Sllid 

""'" I} 

CJ/'fuse No 40: fnsur1Jnee po/Icy - State Go11t. re&olulton dated 19-8-98 

Bidder,; shall t11ke out nece$S8f)' Insurance Pollry/ f>nliclos so as to Jlfo111do ad'l!tillll1e Insurance 

eovor fore PCUtiOn of lhe awarded Coolmc1 wor11 rrom lhtHllrector ofln~uranca XYZ Srate-51 onry 

lls POStal iiddress for correspondenca jS " • (Tel No. uxx~x,J 

X"-"'-~lt'<f The l.UCcessful b,dc.ler shall procure lho insurance for lho lollowlog; 

e-cum rerv1c1ng arrangement!\ approv~ t)y the director ol In 

al Loss ('If or da'nage to tha ov~ arld ml)Chan1cal arid e•ectncal eqtJ•pmer1t .supplied/ installed 1nclud1ng 

Cho r.,;i;enals !.U<:h as pipes, val\l&s s~clals etc. brou9M on site, 

bl oss of or damage lo Bidder's equipment mcluding his Yehlcl@s, 

c) oss of or damage lo property {except lhe work, plant male11al and equipment) In connect10n wilh 

lh@ S idcter 

:1) Loss of o; damage to property (except the work, plant material and equipment) in connectton with 

the Bidaar; and 

el Personal injury or death doo to 11ehicles or the Bidder and I or due lo any accldonl lhal may anse al 

or around Site to the Bidder's personnel or lo tile PBMCJMJP staff or to any other person connected 

with MJP fPBMC Bidder. 

fl Pohdes and certificates 101 Insurance shall be delivered by the Bidder lo lhe Engmoor for the 

Engineer's apptoval before the date of actual starting ol W~ All such insurance shall prov.de for 

compensat,on to be payable in lhe types of proporhons or C\ITTencies required lo racttfy !he loss of 

dam.age ,named. 

g1 tr the 6iddet does not produce any or the requirod porices ar.d certificates, the Eng[neer may affect 

1tte msurance for which the Bidder was responsible 

hl The m1n,mum insurance cover for loss ar.d damage 10 physical property, •niucy and death shall be 

10% rt.an percent) of1ne Coo1raa cost per occunonco with number or oocurrences as 4 (four). After 

eactl occurrence the Bidder st-1811 pay ~itiOflal premium flacessary so as to keep lhe insuranoe 

policy valid always 1111 lhe delect liabllity period Is over. 

I) No payrnenl will be released lo the Bidder untfl the Insurance coverage wilh the Gavemme-nt 

,nsorance fund, State is provided and unless lhe proof of insurance coverage is produced by the 

Bidder to lhe Eng1.ooer-ia-charge 

I) Contractors all risk (Brdder's all risk polrcy) fnsurance will ha~e lo be taken before start ol lhe WOfk. 

Clause No 41: Commiss/onfrrg and trial run of Faecal Sludge & Septage treatment plant 
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,,I Tho ll1,~nl :,.h:\11 th n t ,, 11n 1,111 nt -i•t 111,1,1 t 1 l(l cl11,<. ,1111111,1 'l'fhil h 11(1111111 ull m1ro!IC10ry l'\rljU!llrllonls 

1 1 In h•l mn,to rondy for 
sh.ill t'l' n'l;i1tr 1\11 h• •'l'""''ll'lf1 '" ' 1 ,,,., '"" ~•11111111\1111 r•f\111111fltl 11,,1 p,lr\ 

I' rl,111n,,n,1• 11,.,1 111 ,..,imh• t, 1, 1t,.,,, ,11tt11l, 1! ~11,, 1 114 1,t,1•1fl•n"' 111y11lHII 1hnlti.il oporcJllOII 

t ,1rn1 •• , nnHm1flu,1y 
,1-1,111-, , ,, "~'• !f• \ ~,ot,, ,,h I ,~, ,111, 111 11, 1, II , 11 ,,,, 111U11•11111 I''""'' 1 •11111P • 

,11 lhf 11 0,11 , h 1'A t, , '"' II , 11\f Ho11 ,, "' ,,1 111 ii I 1,,,., 1111,1• 

I I I\•~,, t ,,,,,tr I 1n..1,. °'"' 1, ,,,. .,,,1~•<111 ,1111 nil 11111 ,1111 """ try P"" omnit,'llfort"1tl 111' 1" On 

•, f'lli '"'" I 1nc.1•1 ,1••'" , 1•1 1 u l ,, I l\l1rI 111111111, fllm"ll'l ",1011111 t l• ~,., '"" "n1i,l;:ir.lr1nl'( '1""'' th
'l 

n"1nl'l>i t, r, ' "' ,h~I '" 1,1 ,, , ,1,"1 ,.,,1, 11, ,,., 11111'11 to1•rn1 ,~111 h ,,11110 I tt111 u,rn11lnt1> ' ''I 11pm'lnt .,,mn 

[,p I I f,'11•,1 '"'''1' I w111, .. 1,h .. v<t1i m, '"' 1.111)t>t.1!1 t"(I ,~,11•f1rf\Oll1 .1, n, r1mr1'"'" r,IRl'il 

• ' "' 'I"' 1111, 11 111m I'll 1rn,•~ ,141 111, tr., ,,,.1111, rt'"' th" oi111 n1~,;h1t rn<11plnt1r,n rtf H11i r,,1rfnrm;inrP. 

~:li il••~' nt, ' ,,., th , «-nll"" hJ! 1\ltl rmv1d11 lh•'! 1111« 111 l 11"'1 

"' -h, , ,,nw, ,,, ,111 , 1 1!1<' ,rlom,~~ 1, ,1nd pu.iror1t1>P '""' ' " 1111 w ov1rlo ll'l'l qu•ir·;,nt,.~rt 

l"f! "'M~r..-. '''1"'f'' t I lh C'Qll•I ,mnnl SllllHld lhA rp,;yl1'- .,, IN!<;n le'\11\ 11hriw anv ,l~tt)il'l'I rmm lhF! 

Otlll'Pl"IPt \illu•"• lh , 11nha~l(lr shnll modify tho PQu•pmMI as IQqLJIH)d lo onable 11'1,:im ln mlllll lhll 

.::i .... ,,~l"lf>t'I'!'- In " "' '1 r-.1:0.c l'('r10rn,af\C11 and gu:uantoe te ts "mitt b-0 10001110d •1,111h,n one weAk from 

.;t;lte tt>o £'\'.lu1('ment 1!- rondy for ro•le land costs lo, mod1f1c.-it1ons 1nclvd1n9 labor matoralS and 

ttt c~1.l or ;1dd,\1ona1 tei.t1ng to proYo that the oqwpment mP.1:lS the guaranteec-, shall bo born b'I 

th ca.,••acto, 

SH: Providing lnt@mat El 

• (I Ger,eral T~ work shall be generany earned <>tJt in accordance with lendetl1>1d 

Soooftcat,oos and the followmg spec,ficahons I rules 

;i l CP\\10 General Spec,fica11ons ro, Electrical wor11. Part I Internal - 2013. as amended up to date 
CP\!\'0 G£neral Spec1fica11ons ro, Eleclr,cal wor1\ Part ll External - 1994, as amended up 10 date 

:::, CPWO General Specifications for c locirieal work Part IV Sut>-station-2013 as amended up to dale 
a Commercial ano Add1t1ona1 cona1tions f0t lh1S work. 

The Indian Eloctncity Ac\. 2003 
f lnd,an Elcctl'lC1ty Rules 1956 amended upto date 

ne cop; o' CP'NO General Specifications are readily available 1n CPWO website 
wwr. cpwd gov ,n under 11,e hnk pubt1catloo 
~ 1 tn:~pre11ng Spec.ficat,ons 

1., 1nl£:rpret.ing tne spooficat,oos. the f0Uow1ng order or decreasing importance shalt be 

F ollowad 1n C<lSE:- ol con1raCS1ct1ons; 

a) Scne-dul{; ol Quanttt,es 
bJ Add1t,~a1 echmca1 specifteations attached with tender documents 
c1 Draw,ng 1rf any approved by Engineer - In- CMrge) 
01 CP'WD Gene1a1 :.J)(>Clflca11ons for et.oclrtcat worli.s 
e1 Re1e11an1 BIS or moc, ,nt&rnauonal code m case BIS code ts not ava,lable 
, 4! h(: Dtr,.,nm&nt sha not issue any T & P and nothing oxtra shall be pa<1 on account of this 

, :. 1: main contractor snoold <:ngage an el1g1ble agency having valid registration in CPWD. APWO 
Ii/ES c:1no ALHW & Pli T 111 ~Pf>'Opnate cias~ under category 1n1ema1 & O)(tem;il etectncat 1nslalla1tons 
• appropoatc ~lai.s uooer compos11e catego,y for oxocvt10n of eloc111f1cat1on work. The f,rm should 
i:,osses ~at.o tltctr1col contraC10f license In case lhe main contractor h1rnsell meets the above 
cr,1E-11a , ht: i.hall oo allom,d 10 e~ecu.li.: lh•s sub-head of wo,k after dut1 ..,enricauon by tno Engineer• 
m-Ch.srg& cif [l0<..111t.al Workb Thu furn i;hall tie 11,sueu l<:nder on proouctton of valid electncal license 
from comp<,le-nl c:1uthor11y ,o toe 11<:lmo of 111b c-0n1rac10, 1-iowever, the conlrac1ors shall be allowed 
10 part1c1pa1e 1n lt:oour w1111 an undena1<1nu that lhoy will Mther obtain valid olectncal license at the 
t,me or eitocU11on c,f 1:lr,ct.111: • .sl iK.Jrk CH ,hi.oc.1c.t1e contractor:, havi.og v-altd aleclncal hcense of eligible 
class In case ot associa1,c,n of r,k.-ctr1 • I cootractor, tho mam contraclot has to enter ,n agreement 
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Wilh ltie conl/.:'lrlm IL~li(lo'l/111'<111nt1 ronv • I 'lUrh ng,,.,,,,,rnt 11hal! bll <iubmllt d lo Exocuhve Ellglneer 
Ir, Chilrnl' c,1 EKM rn111('\i\"nnl In , 11~,, 11111 11H1111 r.onrrn, to, lnlnml'I to r t1onoo 1ho associated 
r:on1r;1ctor dtir1oo """'''''~'" of th!' .-i1111t11r1 ho cilmlt n~t 11,1 pu,,, nprrnvnl or ,n"prirllvo Engineer in 
rh,1101' Th, n,,1~ ,1yt 1:11, .. 1,,,11 h11w, ,,,, ,.,,1,-.f'r thn 1111,1 ,111wr, ntlu1hltllv w Ir•rI11 in f",-1!'.o Enulnoer In 
chr1rqt' nl rn~, 1Ivft " '"'l''r ,. ""I ,,1111\l lritf wdh 1t1r1 11r·1 f, m111rir.1J nl lhfl ,1qnncy, hf' r.im rt1m<:I tho 
ITil'ltn, ,,nH,, "" '", 11,11'111• lh• ' ' ''""" 1,.,,., 1111•1! r,,, " " '' 1101,n 111111111111, 11mw11mnl A'1fl 1ht!I r,hnll 

t,,' l •m 11, l ,,., 1111 I 11111 1 •"' li<i 1,11 

'•, 1l1·c ,,.., lr,1 I \ ,, ,, 11 11 t,,.,,11 el• 111 ,,/\ l>'rnl 111,I 111, ht"t~•• " ' 111 tn,r,q (1111 h11l1n•1 ,ifflfl('I ,.,inlrnr:1 
!;o, 1•111 , , 1,, "'11 ~N, ~, 1 ,, I 11, 1,,,, oi,,,,,.,. '"'' 1111111"1 ,11111 tit , tn•11••~ f,11 PR' IO<J f11rw,,,1J1ny 

"'I"•'• • ••• ,ch• rn,j 1h·,1, .. ,, 111~1 ,11,11,•n ,,..,,,1111 , 111111m<1011,n111,, nr, ,,t r.d,i ~•• 1,,mp,,mry 

• ,,111• t ,,. 1 «1 ,,1flrio ,,., ~ , w1,t,,.-1 I r 111,u"" r11111,11 ,, II 1t11I,,,,.,1,11t11Cpl11rt1~ and rltlm,w, '1 frr.m 
, 1h,, 11~•, 

A1 •l1ridl\ ,.,i,11""'""1 lil111'<)~ 11n,I """"'rnr,t "" ;in .,,.,,m,,., h11t1w;ir11 ,t11m11 fr,11wlF1ll'"lll trt1lli; 
1l " " ''·"~ llhl'" f1" 1'11'1 tr,, -ii ro1,r,,,,rho11,; :,1w f 111 nfhM 111>rm1 ,11t,,rh .,,,. U"IPr111 ;inrt n"r"',;or;. ir I frir 
""• ,...,, il~"P ••bl\ Arid ,n .. 111I1~1,1,n o f f'Ullll'lll"ni rtnti romp1111'lnlq ,., lh'l ww <h.111 t,n d11.,m-itl Ir, 
h~, 1 ,.. .... ,-,1111,,, ➔ ,n th lF'ndAt 1,rPo;p111 livo or 1hP f,1r.l whn1hm c,uch r1om!I "O' ~r-v.if<Ally 
~- nt,,-.nr 1 ,., 1hf> r>nd!'r (1(\1·1onPol" l'I• nnl 

4 0 Storage t1nd custody or mate1i11lI: 

.,..,.,P ;\gellc"~ haf- lo makr hts owri arrangement ror watch anti ward of lho sloroc; The,r "1-'lle custO"fy 
"h.11 ::,,, the respon.c;,bfhty of ttie contraclor lift the final taking over ol IM 1nsi;illal11'ln by the 
d, !'a"l"T'l,~n: 
5.0 Care ol the Building: 

C:1r s'lal be 1a en by the contractor while handling and installing lhe various equ1pmenrs aod 
r. ,rif'ln1 ,its of the work 10 avoid damage lo lhe bu1ldm9. He shall be responsible lor repa1nng all 
oa,-,;ipe~ a'l(l 1estonng the same to thelrorig,nal llntsh at his cost. He shalt also remove al hes cost 
at1 unwarted and wasto matellals ansmg out of the ,nstaUallon rrom the s,1e of work. 

6.0 Completion period: 

The corrplet1on penod indicated In the tnnder documents is ror lhe entire work or supplying. 
1nstaDa1t0n, test,ng commissioning and handing over of the entire 1nstafla11on to the satisfact,o., or 
IM E"9meer-1n-charge 

7.0 Performance Guarantee: 

7 - he lefl<lerer shall guarantee among other 1ruogs, lhe folk>v,;ng vis-a-vis spec1ficabons a Quality, 
3 , sl!Pi,gtn and pertormance or the ma1enals used, 

o Satisfactory operat,on du1109 lhe ma.ntenance penod 

8.0 O@lecl Liability Period 

Ah lhe equipments shall be guaranteed for a petiod of 12 months rrom the dale of taking over the 
1nslaJla•10n by the department against unsatisfactory performance and I or breat.. down due to 
defect,va des,gn v10rtcmansh1p ol material. The equipments or components, or any part thereof, so 
fo~<V.J oe<eet ve dor•ng guarantee period shall be lorthwlth repaired or replaced free or cost. to 1he 
i.ausla,;t1on of the Eng1oeer➔n-Char~e In case 11 is felt by lhe depar1ment that undue delay 1s being 
ca..i e-1 by tile conllactor 10 doing U11s, the same w,11 be got dono by the department at the- risk. and 
cost of th& contracto, The dec,s10n or 11)() Engaoeer-in-Charge ,n tll,s regard shall be final 

9.0 Power Supply & Wal.er Supply: 

No Pov~r & Water SuppJy shatl be provided by the department lor the purpose of carrying the work, 
except fOf 1esltng and comm,ss1onin9 of Installations. The contractor shall make 11s own arrangement 
1n 1h1s regards 
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1O.O Dala and Programme to bo furn1ahad by Iha tandarora: 

11 showmg cleafly all 
The Cootractof shall f'fOl>"'e Iha 11rogrnmmo chorl tor iho oxocullon ol lhc war • ork w,lhtn lhe 
actlv11Jos from tno slllrt of work to lho comp! l ion rO(Julrod 10, tho c.omplotK>n of 1hO w fl r !ho issue 
slipu1otoci l'<mOd ond s11llm11 tho Mnto In 1h11 E1)1.Jln0er-in-Gh,ug11 Wllhln lilluon d.iys a O mrne and 
ol lollor fo, commoncomo11I of lh wl11k Tho Cootrnctor shall also subrnll monlh1Y r>~~ ed by tne 
progr s re!)Orts and upd;ito / ro-srhl'dulo Iha SJimo ovary month. Tho!lfl sh;ill Ou su mi 1 

contractor In $Ort copv nl~o t"llH,lrie!! lmw;irdlnQ hant coriy ol tllo Mmo 

11.0 Extont ol work: 

1 1, l Tho wo $hall compl'!so or entire labouf lnr.k1ding suporvislon r1nd all materials ooco~saJ,~~ 
ma~e a oon,rikite lnslnll.tl on and 11ud1 lesls nnd adju .. Lment,; sm<I commissioning as rmiy be 8<I 
by \ht! d p,1rtmon1 

11 ~ Mloor hu11d1ng works "ec.essary Ii a m;, Ing of op1m1ng n walls or in floors aod rcstoml!J to their 
onginal c1,nd11lon finish and necessary grouting etc es required lo be undartaken. 

11 • Ma1n1eoaoc0 (Roul1ne & pre11entlve) lor one year from rt&le of completion and nandfng over 

2 0 Compliance w lh Regulations and Indian standard5 

i 2.1 All work stiall be carried out In accordance with relevanl reguta11on, both statutory Md those 
specified by lhe Indian Standards related co Lhls work In partlcolar, the equipment and inslallallon 
shall comply With the rollo'W,ng· 

a f ae1ooes Act 
b. lndlan Eleclricity Rules 
c I.S & SS S1andards as applicablo 
d. Workmen's compensalt0n Act 
e. S1atu10~ noims p«1scnbed by local bodies 

13.D Indemnity: 

The successful ten<lerer shall al all hrnes indemnify ttte department, consequent on this works 
contract The successful tenderer snaU be liable 111 acoordaoce with the Indian Law and Regulations 
for any accident occurring due lo any cause and lhe department shall not be respons1t>le for any 
accident or damage Incurred or claims arising there from dmlng ihe period of erectioo, construchon 
and pulling into operatlOf'I the equipments and anallaf)' equipment under tho supervision of the 
successful tenderer ltl so far as the latter Is responsible. The successful tenderer shall also provide 
an msurance inciud1ng 1t11rd party insurance as may be neces5<1ry to cover the nsk No extra payment 
would be made to lM successful tenderer due to the above 

14.0 Cooperation with other agencies: 

The successful tender shalJ co-ordinate with other contractors arld agencJes engaged in the 
construct10n of the bu tiding and exchange freely ail technical information so as lo make the execution 
of this works contract smooth. No remuneration should be claimed from the departrnenl for such 
teci'\n1cal cooperation. If any unreasonable h1J1drance ls caused to other agencies and any exisling 
pardon cl the building has to be dlsmanlled and re-done for want of cooperation and coordination by 
the successful tenderer during the course of W(l(k, such e1tpenditure incurred will be reco11ered lrorn 
the successful tenderer ,r lhe res!ora!Jon ~ork to the onginal eoodilion or specificahon of the 
dismanllod por1lon of the work was no1 underta en by lh0 sucx:ossful tenderer himself Water 
prooflflQ of pits shall nol be damaged under any circumstance 

1 s,o Varlflcatlon of correctness of material at Destination: 

All malertals and equipments supp4ied by the contractor stu.11 be new. They shall be of such design, 
St.le and matenals as to sausfactonly runctoo under the rated conditions of opera11on and to 
withstand the environmen!al conditions al site. The contractor shall l'lave to produce all the relevant 
records to certify Ula! t11e genuine material from the manufaclurers has been supplied and oreclod, 

(a) Matenals and equipments lo be used m the work shall be Inspected by the Departmental aff1oters 
Such Inspection will be of rouowing ca1egories. • 
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(I) lnspe01,on of malerl;ils/equlpmenls to be wiln&ssed a1 the Manufacturer's premises ,n accordance 
With relevarit BIS/Agroement lnspeclloo Procedure. 
(It) To receive materials al sita wllh Manufaclurar's Test CerllflCllle(s) 
(ttlJ To mspect IYl<'lterials- at lhe Authorized Dealer's Go downs 10 en~uro delivery or genu111e materials 
at site. 

(Iv) To rece,ve m:11er1;1ls nnr•, phys,cal lnspeclloo ,,t Ito 
(b) SlmllArly lor fnh, ,r;:i t1>d oqurpm~nls, 11,r, corwn111or wrll lm;t s11hmd dlmenslo11al de I ailed draw,ngs 
ror ar,1»oval bnlorr, l,111nCllllon f!l tnkon ur1 In tho footory S1111nhln fapn Inspection at factory also will 
bo rrutde l('I on!l1.11 ,, f'frll'lf.lr uso of mnlar,als. work1nan,ih111 nnd 11w1Wy r.ontrol 

16.0 Order of Prefetonce: 

Should th ro bo any fllflorone<> or discr~p;mcy hnlwcon lhA tlnscrlpllon of llams M g,ven Jn lhe 
lo) SetiPdulo ol Ouanhllos technical speclfirF1Uons for tnd1v11hial Uoms of iNork (lnrllldlnfl addthonal and 

cornmorcml rllndltl(lri-:) :wi IS Cndmi Die: the following order or arsforenr.a shall bo followed 

a , Sctlooula of qu:rn1U10~ 
tJ Common:1;11 anu Add1llo11;1l condlhons. toohmcal spwficabons for m,s work 
c. Genemt Com1ihcms 11! Conlracl ror CPWO WorU 
d Dr.iw111gs (If Rny ;ippro11eo by the Eng1neer•l11-r,hargn) 
e CPWD General Sncclfiealions for electncat wotks 
f Rolo11rm1 IS or L1ny other lntema11011al code iri case JS code Iii not a11a11ati1e 

17.0 E ec1.11,110 En-glneer (Elocl) shalt be the Eng,oeer..jn-Charge as lar as electrical wortts are 
con~eme<l. Separate 11:inder farm for electrical component is a13p,ended \l\'tlh ti1s ,ender 11 \1/'10 be. 
o!lligatory on part. of the rn,M contractor to s,gn the teflder documents for all the component 

18.0 The main agency shan be responsible fOl alt acts of commissions and noo--commlsslons or the 
etocu ,ca! con1ractor or sub-contractor engaged by tiim. even With approval or department. 

19,0 Apprdllal of the Eng neer-ln-chargo shalt be taken well in advance for ell the materials lCJ be 
used in the wor11 by the contractor 

20.0 The contractor has lo make his own 1mangements ror stores and watch and ward and no e:Ktra 
claim for lhls W1II be entertaine<l. 

21 .0 Runnfng payme!'t for ElectrlcaVMechaoica1 components sha~ be made by 1he EE (E} directly to 
1he mam Contractor Toe main contractor shall make lhe payment to associated 

Cootracror wrlhln TS days of receipt of each runn111g account payment. 

22,0 Paytnents terms 

On account payments for paJ1 work (after stipulated and statulo,y deductions) as assessed by the 
cngmeer- in-charge for tho applicable ,rems tn lhe Conttacl snail be payab~ at par1 rates The pan 
ral!ls wilt be dectde<J by the Eng1neer-tn-Charge orthe worit and shalt be binding on the cormactor 

23.0 Tile mam contractor shall be responSJble for coorcJfnatlng the act1vlttes or all works and WIii 
ensure orog,~ss Qf worl<s as per lard <k>Wn prograrnme. 

24.0 The Associated electrical Contractor o, h!S ropresen1at1ve is bound lo sign the Sile order book 
as and 

25.0 The contract°' shall make his own arrangement at his ow11 cost for electncal I General Tools 
and pla"ts required for the work 

26.0 The connections. inter-coo!lecilons ear1h1ng and 1nler-earthfng shall be done by lhe contractor 
whe.rever required to be done fer energrsatJon of the tnstaltallon and nolhln9 e:dra shaU be paid on 
this aceoUJ1t. 

27.0 The contracior must be ab!e lo Wori\ on corocrete slabs} walls as aod when raqulred and tt1 
complete ~ordtnalion wilh the civil works Cutting of chases in lhe plastered wall aha It tn no case 
oa allowed The contractor ahall ftx conduits aP1d bolCes ln th13 walls soori aftm the brfck WO<k ls 
comi>leled and fln•sh Iha chase lo rough surface With proper cement sand mlxtwe. Only In 
excep11ooal cases e g where cutting of plastered surface caona1 be avoided II w,tl be oontrac1or's 
responsib0ily lo ensure IJ\al plasterlog Is do"e to match Iha onglnat finish al no extra cos! 

A -1 l 

D· ) 
c- f t 4

" 

Q._, D'Man Gr-to 

~ / 

HO EE-lit IWorksl 

Page 1309 of 1410

13074004



28,0 The controctor sh.Ill remove aa Iha debf1s duo to the electrieal wotks from the site as soon as 
Iha work I complatod. 

29.0 Commissioning on Compl lion After tho work Is completed, II shall be ensured that tho 
1nstallat10n is tested and comm,s"llonc,d 

DO BUILDERS 
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U>ERFORMA Qf SCHEQVbEc; 

PERFOAMA OF SCHEDULES (OPERATION & MAINTENANCE) 

SCHEDULE " A" 
Set\eau 01 q~nt t,es (N)C.lo'!cf'dl 

I ''" 0 l' ' 
SI No Ovscr1pt,on c,I i ,,.m~ 01111,,t•ly RRI"~ ,., r,gure'.!I & 

ptrn: c of Is sue 

words Ill which lh• 

\ 2 3 4 
5 

, ---------- -·---..----NIL .... ---·------·-·----
-

SCHEOULE " 8 " 
~&dule o1 l'\Olllf als to NI ~d I lh ('.()I 11oc;lnt 

SCHEDUL.E • C 
T OOIS nd pant, lo be tt•red to tho contractor 

:o I 
De !>Cfll)llOl'I 

Hire chargc'.!I per 
Plaoe of 15sue 

dh 

, I 2 
3 

4 

.---------~-----NIL-----------

SCHEDULE " 0 " 
Extra schedu e for speo'",c ,eqwementsldoc:umef\ts for lhe 1N0tk i! any 

ooeu 

r)/_ 
O'Man Gr-Ill HO 

V 
EE-Ill (Works) 
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IPERFORMA OF SCHEOULES 
CPWE) 

SCHEDULE " E• 

Reference lo General (;()ndLUOn.s of Contract.. Goneral Cond11lon of contract CF'WO 2014 with upto elate 
corrocliQn 

Name of Work; . Cons.ltucllon 04 60 KLO Faecal Sludge Treotmanl Pl;int ba&ed 0'1 H)'per Core 
I Hybrid T tlChnoiogy) 

Esi.matlld cost ol wo,;k.-

Peoonnance Guarantee • 

Secunty Deposit • 

SCHEDULE " F" 

GENERAL RULES 
& DIRECTIONS 

ft..~ per P11r1 A 

A.~ Mr Part /I 

As por P;i rt A 

l\s per Pon A 

Officer inYiting tender Execullvc Engl.noer•lll (Works &- SWM) 

Mu.nfr;fpal Coi,inc/1, Pott Blair 

Maiumum peroen131Je ror qual'lllt)' of 

Items of wo,I\ lo be e~ecuted beyond 

which rates are to be determined In See under 

Cla1.1$e 12 accordance with clause 12 2 & 12. 3 

Definl lloos: 

2 (v) En 9mee1-m~harge 

2 (Yi1) Aceeptmg A.uthonty 

2 (x) Percentage on cost of materlals and 

Labour 10 co~er all overheeds arid p,olics 

2 1xi) Standard Schedule of Rates 

2 (xi,) Department 

9 11) Standard CPWDeOfllract FOJm 

Clause 1 

i) Tune allowed for submission of Performance Guaranlee 

from tile d;1te of issue of letter of ecc;.eptanc.e. in days 

ii) MaXlfflum allowabre extension beyo,id the l)eriod provided 

in i) above in days 

C!ause 2 

' AulhO(ily for fi•1ng ccmp1!1'1sa!Jon unoor clause 2 

HO 

Exccu1lve Engineer-Ill (Works 

& SWM) r>\unicipal Council, 

P-ort Blalr 

Exocutlve Englneer-fWork..s & 

SWM) Municipal Council Pon 

,e1a1r 

DSR(E&M) 2:016 

Port Blair Municipal Council 

CPWD form 6 (GCC-2014) as modilied 

& corrected uplo la.st dale ol recelpl of 

lenders. 

~ per Pert A 

A$ per Part A 

Superintending EnglnHr 

DD BUILDeis 
Contractor c41./f .-,,, 

Propr"'' --.r 

EE-Ill (Works) 

4r 

~ 

'""" 
' , _ 

C 

c., 

C 
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'" 
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" I 
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Ctauso 2A 

\V~Cllh<!r C'l,:111~1' ~A ,111111 i,,. 11r,',r1\l.'1' 

Ctausa s 
'l1t1"l I ,,1 d~1 • 1111111 I'>" ,t, lf' ,,r •~•Hf' I'( ~ ll/11 

1>' ·'• '''l't 1·11 • •1 '"' ~,,11111,> 1lnt1• ,11 ~1.1,i 

/I~ por Pnrl fl 

Table of Milo Slono(a) 

~ Authority to decide 

3 Clause 6. 6A 

Clause applic,able 

Clause7 

G•oss wc-ril to be done 1ogl!ther ,,.,,u, net payrnen\/lldJ1.stm~nt 
of a,ovances for ma1e.nal collected. If any si~ the liis1 such 

payme11 •or 1Je11')g e g•t>le 10 rntenm pa)ffll!nt 

Clause 10A 
Lis1 or tes:rng equ pm e111 to be p«>vrded by cootractor at ~le 

lab 

Clause lOB (r!) 

'Nttethe1 c..au~ 1 O B (n) silaJI t>e applicable 

Clause 10 CA 
woct,fiec! Prov,s,on 
C,;,use 10CA 

D'ManGr-111 HD 

T,m,. 11 l<1',A,11U rttom ,\ ... , .... ,, '" t,,, '"''" holi ,n ms• .1 
r1n•P nf -;la.rl I '""" " ' ''"'"""'H"1! ,,, fNIIK.•1Nii 

As per Par1 f,, 

Executive Engineer-Ill 
(Works & SWM). PBMC, 

A! per Part A 

10% of te11dered Amount 

All equ1Fffients requ.ted for pre, 
comm lssloning le-st 

Not ~p,lcable 

v 
EE-Ill jWorks) 
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Clause 10cc 

Cl:iu!>e 1 0CC to be apphcabl ,n c011troc1S with s1opula1od pc(lod t 8 month• 

of complouon 1uceed1t1g lhll period s.hown In ne•I colun1n c;:::ic;::::,c;::::,~ 
Schedule ol oomponent ol ot~r mateMl!i labour.POL a1c. lor pr\.r.e er.c~r r{f)~ 
Componen1 DI QV11 (excOPI mR1C11alr. co11ered c;--? /_!::::,/ 
Ufldor clause IOCN Electn..al COll.!;11'\JtllOl'I ,;;;g,-U I X m · % 

materiols expros.sed ar. 1>erce~11 or ~-~,Ck., /_!:3:J 
Component ol l ebou, ekpre!. fJ:!, ~ Y ¾ 
val\N! o1 wo~ ~ 

Com expressed a.s percent of Iota.I Z • % 

Clause 11 

Spec1f1cations to be followed for e~ocubon of WOlk 

Clause 12 

Clause 12.2 & 12.3 

Dev,a1ion LJ.mit beyond which ctalJ'Se 

12 2 & 12.3 she apply fOf building work 

C l ;i1,11e 12.5 

Oevlauoo Limit beyond wh,ch clause 12 2 

& 12.J wn apply for foul'ldal.lOn work 

Clause 16 
Competent Au1honly for <1ec:id1ng radl)()ed rates 

Port Blair upto 5°/. of contract value under lus owr1 power. 

Clause 18 
list ol mandatory mach,Ms. 1001s & plants to be deployell 
by tne con1ractor a1 site, 

Claus.e 36 (i) 

Speelllc.e1lon11 10 be lollowed; CPWO Genera l 
spoc:l1ic:alions 1or electrical work& Par1-IV 

Sub&t.alion 2013, Pan - 'I lnl~~I 2013 , Part·2 
Elrternall994, Pan Ill ( Lill & Eacala10r1) 1003, P,rt· 
V: (Wei AL$tr a, Sprinkler ) 201 l , Part VI (Fire Alarm 

system) 1988, Pan VII COG St ll) 2013 alMlldeel 
uplo date 

30% 

Nol Applicablo 

Superintending EnglMer, PBMC 

As reQulred for hme.ly execuoon ol wOl'k 

Requ11emen1 of Technical RecresentalJve (S) and recovel"I Rate 

r,44rnmum quallt<alQI\ or Raie at ~ 
Otslgna1;on IP1,nc,pal ,..,n,mum •KO<t<y11\1"" 

SI. No 
Techrnc;aj Num~w T echnlca!IT IIGhnocal Expciience r,,aoe trorn u-.. ~,otwr;,t, 

Represont111.Ne 1 represe11ta11..-e) CVeatS) ~•~• b nol Clnl.-:MI 
D<sc,pi.ne lut..<l<lg ~,0"'5ol>f' 

1 ------------·--·----As Iler Pan A------ -

,){ V 
0-Man Gr-lll HD Contrac\Or EE-Ill (W01ks) 
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SPECIAL CONDITIONS OF OPERATIONAL SERVICES 
lnt,oducl lon 

The bidder st)all tmsurv lhv ui,w111,011 ,ind 11u1111lu111.r,11.:r◄ ol tho FSTP In ctJmphanc:u tu 1110 

CPHEEO Manu,11 on Suw1.nagt• I'. S<-'wa!JI!' Tr1.•ulrne111' f)Hllhshed by the Ctlntrnl Public Hea1th 

E1mronm ,ntal Enq11111'1'1NIQ 01111111mlt101 WPHECO) M1t11'illY ul Urli.Jo Oovolopml!nl 

GOY!!IIIIIH.'111 ol h ~hJ, Nuw OMlu a111I lh1• 1IIO'i<.Hf1L11,111 l,1lcf 1l11w11 lu•11•1111d,-. 

Scopn ol Worli 

• lhl.l B1J1l •r sh,1H ••l'l'fHh' an,I m,1,111,1111 th" rur, ti !:ik1 lcw .\ St!plau11 lfl1,ll«1UOl 11111111 ,111t.l all 411h13' 

a llied M !rlt. u11tl1!1 lhco; l"Olllm~, lor n µenotJ pf ·11111,eu) yv,tr'.I ntlll ,,mvido 1h11 rull(J•,\llf!Q !,U(Vlct!S 

('Operotion.s Sort1lC\l!I ') Silt,enl r nlures ol Opemllm111 Srrv1ces oro· 

• Aflllr i:'L,n IIIJ(:U,1() uf ioo F<1ec,1I Slw..lge Sc,Jli!Qe trnnlmenl planl, tho Bll.kler shall Op(lralf: iJlld 

ma1r1tain FSTP Pl;11,1 as per spei.;1hcalions and m,11nlom Ute 11ua1,1y ul lhe tro.:Hod c,lfruorit as 

prn$cribcd In lht> Ocs1gf1-8Ulld Oix:umenl.5 

• The Bidder w,11 moflllor u~ per101111:inc~ ul 1he Facc,11 Slud!JO & Septago lr1;1a1,nonl plant. c0nduct 

lhf' anR,Y~• oi tho 111lel soptagl! o,l\i ~mu,ml/soplogo qu.a111y ull1;1r 1realme111. Bidder shall mr!Jalc 

anll l:'\"~ 0\le<lu.ile actio11s lo e11sure smooth and 5ii11slact0<y perlcxmance I runnrng or lhe plants 

on a 24 h01Jr.. , 100,ld the cioc basis, 

• The Bidder shall prep.ire and implement an elfec1,v1: plant maiotenancc prograrnmti in 

C'OllSUhal10I' .... ,:h lhe PBMC II IS an absolutely Btdde( s respol1Slb1lily 10 look arte, all sorts of 

ma111tonance wh~lher preve1111vc, minor, ma1or or brealt-<lown 

• The B1cder wilt de1emuno oper.n,ng paramoter5, and generally optimize the orocess, and worl<rng 

of lhe 1/I!alment plant 

• The Bl<lder should plan S procure all sprues and aJI consumables including cnomicals grease, 

lubr,caLng 011, cleaning agents. laboratory reagents etc 

• The 81dd r w,1f be responsible lor kecp,ng up-to-date record or documents l/lclud1ng t11stQ1y caret 

for eQwpmetll. and rnalnlaining s ... ery day log book relating to ... anous analyses performed, 

• The Bidder at his/Iler own cost stiall mamta~ and update logbook in WhlCh details ol operational 

pararr !?ten; arc recorded at regular Interval as decided mutualiy 

• The F STP will ac.cc.>pl septage load from suction tructs rrom ume to 1,me ,n a day from 06.00 am 

10 05 OCJ pm beyood which •t should no, accept septage load Also, 11 Sl!Ould accept load only 

lrom me author,zed coo1me1cir o1 P8MC only 

• The BltJdPr will p,epare and subm,t a daJy ,eport of planl petfonnance and w,11 assist the PBMC 

111 prepanng lh1: necessary docu!llents for lheu purpose and ,ec-0rds. 

, The Bidder w,JI be respens,ble 10 carry out day to day penod1c mainteoanco neoossary lo oosure 

10 srnoo1,h and r,ffit:ient performance I running ol all egu1pme01 I mstruments c.ompnsir'lg- the 

Faecal Sludge & Septege trea1m.en1 plam and ma1ruaw,ng th~ record of the same. 

• Til!! Biddijr shall have to ,ssue tdoollty cards with pllorographs to all the sraff employee ror 

oporalion and rna101enance Tile ltS"t of the same shall t>e sul>miued to the PBMC me01,on,ng 
qua'1ficnt1on ! elCpenellCe 

A-~.-\ 
J, ~ 
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. . . I Ide the Faecal Sludge 
• The Bldder wm also he responslblo to carry oul doy to doy mr11nle.oanc.e ns 

& Sept.age 1roa1m11nl pl,ml prcrnlso11. 

• The Swider W!ll employ rm1u11ad stntr ror oJl(lrf\tloo ooo ma1r11erninco of IM Plant as per 
th

e 
11st 

s1.1bmllle<I by b4ddet In !heir p,nposfll 01Jrinn J yoars of O&M porlod. The s1alf or Blddorwlll always 

remain In contatl wdl\ lhe ,J1111MJt Eng1111mt , Ass1slflnco E.nolnoarJEloctr•cnl Suporvlsor. In charge 

of tho Pl;mt d ployed by tho PBMC nnd follow !heir ln!!lrucllon 

• U11sal1sfac1ory and 1ocmc.1on1 running or the 11f11nl and u111lOCEl!lsnry .ind Ol(ccssive usago or !lf"IBre, 

consumablo, olc supported by \ho reas~ui which oro under control of Bidder wiJI be highly 

objec1ad In sudl ca~s PBMC's decis10n will be final and binding to lhe Bidder 

• U 1s require<i ltml al loast once in every one month a hichnlcal expert other than the Monthly 5taff 

of tt,e Bidder v.itt \11s1t the plant and wtll suggest II re<1uired. to Improve lhe eiflcleocy a,id working 

of the p!anl etc. No separate payment will be made for such visits The visn mus1 be recorded 3nd 

outcome ol tno visl\/minutes or the meeting should be signed by PBMC authOrlt•es without wh.ch 

the visit shall nol be coosidered. 

• Bidder \l,in i:omply wilh all s.ifety rules and regulali01"1s and all inter disc,pllnary as follOwed by the 

PBMC. 

• The PBMC wlll not be responsible for any accident /mjury to 1he staff ol the Bidder. Further the 

PBMC will nol pra'llde al"ly insurance or medical facility to the starr of Bidder, The responslbtl1ty 

lies With lhe Bidder. 

• All Cen1raVS1ate Govemment I Seml--Govemmenl / l ocal :Body's Rules and Regulations 

pertain ng to this contract shal! be follo\wd and observed by the Bldder without any extra co~t to 

the PBMC 

• No accommodalron I guesthouse I transportation ra~llty wltl be provided by PBMC lo the Bidder, 

Operation & maintenance staff will not be allowed any accommodation facility inside lhe plant 

premises. 

• The Bidder should f3fflploy aJI the stall within 7(seven) days of successful commissioning 

• The Blclder win provide the necessary toots aoo tackles required ror day-to-day maintenance 

• The scope al worll, aJso includes cleanrrlQ or complete plant area including floor, loilet block ra1lrng, 

doo,. windows, light ~tures and ce~lng etc. Tne entl,e prem,ses of the planl area shall also be 

cleaned and maintain by the BIIC!der 1egulaliy. 

• This work ,s mclus,ve of but no! Jlml\9(1 to operation, maintenance, housekeeping, cleaning, 

remo\llng sludge by lls own carrier arrangement & disposes n off as per PBMC's ins1ructions, 

• BOT Tender Documenl for Faecal Sludge & Septage Treatmenl Plant at City PBMC, XYZ 

• Preparing data recording, correspondence work to PBMC and Govemment departmenls, etc. All 

this work should be done as per standard practices and by following labour, factory, electrical, 

aad all other old and new law and orde,, Indian standards etc. as applied or Local, Stale and 

Central Government of India. 

• Righi fs reseNed .by PBMC for &.uspension, dismissal, termination ol any officer J starf employed 

by Bidder He shall have taken prior permission lo employ a, 10 tetminate hls personnel 

D~BUILOERS 
A- l e., c-0~,-~ V 
0-3 C· ~••L 
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• No w;;i1ct, amt ward ~,roly 1m,vmnl.lt.t, Sl!<=Urily 1om[IL', hot1.!o1ng :ii.:t:ommodalion etc. wilJ l,e 

providod by PBMC TIii!, w,11 bu 11•SJ!l.lll!l1ll1l1tv 1Jl l:J.1l1Llur 

• Consu,m:iblu 1ll•111s ll~u 1uhhL•I l1us_h, 1JH1p11!11• 11m:1!1uu, rul>her shuul, 11ul-tk>ltb, mawriul rc.>quire 

lur rlL•,1n,n1,1 u,111 h,1u-.1•~m•111111,111l1 mr• 1111111 h1rn111111 l,y IIM• f:lldtln, 

• Ek•i.:11,.,,tv I h:1111, ,.., 1111·ILnllm1l11t•11111111 rn,;u 11111nw1t1 lmlwo 11•q1I11••d h11 qp1ir.11iur1 & mnIr11tJ1J,Oncc 

ol 11l1.' Pl;ml shilll h11~1'' Ill Im l111111,1 ily 1111' U~ l ◄ lrn 11111 I lldrl tar <1ll!111~I 1,r,1 w1dr1 

• ri• 11lhm ,·~msu1111\hl1•!- Ii._,, 11,,ly,•h•• II1,fylo , hl1111m1, u,I & yI0;1•m uh. flll lh1• lormnliha!i lo 1111 

l.o,~mmr111 ,ll.1lll1l<1l,i•!, f,,, I,\, t1>1y, 11if,~ l11u1I, 1•t1 · 1111 r1lJ1i1l1m'{J rtfl OllfU!!liun r;m11t1u1ill, wnler 

1·,,11s~nl 1,a:m1!1111~ w.,~u• tllrlLt'•l1 :ipp1uv:i1 I.!(~ '!hI1tl l1tJ clu110 IJl' lhe Blutl•!r 

• ML"1•t11, ,nq ,1,.,1,hl t,f' d11nr, 11~ f'N 1,1111\lul,111,'I 1,m~,iJ~I by PBMC BNl<lr.,r l1;i<; lo m,ilrilwn ;ill lhe 

11,11,11111•1"1~ 111 ,,111~11•111 w1lh•11 "ih~1111ate i..l 1111111 01 Im wIU t,e µer,almitl hH 11ut 111Htn1mr1I119 Ille 

l''l.'Vfilt>n1 ,,,.,, 11,0bJ • lmldmui. ut SlrllC! Govemmonl amJ U"l amondotl rwm ttmu to 1rme All' 

li' \(1"1!\J,1w" 1o~uflla'd lOf Ille smim hko. su,1 fee, court (oo, case fee , m lho IJ1Jm1lly as oockJHd by 

E11\)11teer o1 PBMC :incl JX!llOII~ cliargl!'Cl by rol!!vanl go\lt1mmenl avlhority will be rhnrgecJ to 

B1<1<1er 3M iledvcte<l from his llitls. secunly Deposit oic 

• BklJo, stia I ,,ave to 1t.>sl lhe oHloent I in!loonl ;ii his own cost al lhe governmtuil approved 

1.it'l)ralof)- as µc, scheuute menl1t>ru:d 111 hi\J docurnenl, T11!! same Ile ~eftfied by alld cJ1ccked t,y 

P8Mt whene\lef requiroo, 

• No equ1pmen1 shall remain 1dec:1I or un-ottended or damaged for the period of 3 (ll'lroo) cJays If 

an> equ,pmenl 1s not repaired, r,ectlfied au.doc replaced wiltlifl 3 {three) days, the Bidder will bo 

l)em1la.ed w1U1 no l•mil al the rale ol lNR 20001· llndaan NDees lwo tnovsand) per day delay Pef 

each indrvidual equ1pme111 ol the plant. 

• It tM Faecal Sludge & Sep1age trealment planl remains no11-lullCtio11al lor more than 3 

con-secutive days lhe Bidder will be penaJlz.ed at the mtc of INR 10000/- (Indian rupees ten 

thousand) per day dela)' beyond 3 days 

• Ttre paymen.l of O&M charges will be made as per the lender c:ooditions. The oltier 1erms and 

cond,tion des<:ribed in these (;Olflplete lender documents, wherever applicable shall remain 

uocha11ge<1 In case of any oiscrepancy the decision ol PBMC will roo1ain final & binding on the 

B,dder 

• Dur,119 OS.M Period, BKlder has lo supply all the spares, at his cos1 during preven1111e, ,naJOr· 

rn,nor breakdown, replaamient and ma,nlemmce work. No e1d1a payrnenl wiN be made for such 

ma,ntenance on any ground. The payment for ltle same will be made strictly as per tender 

uocument irrespective ol lhe number or break down I mmor, ma)Or repairs replacements. Durmg 

the O&M Period, the Bidder will have lo enter into annual maioteriaroce agreement with 

nr.inuFac.turers or au major mectiarncal equlpmenl 

• Mainlenance of garden, lawns, rilams, bushes, plantation or new plants, lawns etc, and feedmg, 

gardemng, deaning etc is In ltr~ scope of the Bl<lder No separate payrnet1t w,ll be made fOJ the 

srune. 
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• 1 w- R,r1,,,., 11,,, "<l h•~ nA 1,1 l'r• ,,,., , 1111 1 ,1 rr, r, 1• ~ , 11 thn , towl1>I 11••~ ~••I ltV ,,,1,,,mnl novnnnmonl 

w11,,m1\ "' ' • • 1Mt ,,,. "I ' ,1,,. ~ I 11 •\ , . ' 'I II r ti .... ~ ,., .. A ,,,.,,,.111•• ,,,.,,,mr,nl fll,tnl 

(1111 I 111 '''• ,,,►,,,, 1'1 1it•t1:tl '1~ (ff\f 

'" • 1, l111•rn1 tt , , ,,,.~A 

I ,~,, ,,..,.; 11! t It r\ "" , . " ' l'IC 1 , ,, "" ~ "''I,,,. ,, '"' n ,,...,. I /1'1 ,1~~·-~~ll"'"' nf lhn rnnrl•ltn .-,r 
!'I< r, ;in\ " ' t tw- 1""" I \ H~ " .i,., lhtt'llnh II rd r.-u,-. '°~J1N'l•nn 111 ,~ nwn rn,., u ,rj n~=rl 

~ . ~,,,.~ "' 1tlfW!"f'nl 1n I~!' r r,nrl11'1,"'l v• .1, 111 lllf' OAM rnntr,1 r tn , rn r,,,on ~ 11'111 trn·, ir'l 

,.., '• ""''t\fl ,...,., 1,l!Nl v,ilh ""111 , r,nv,,,,1111,-, 1nrl , r-rf\mm,1r,,lr.rt m,1,n•rn;-.nr,. ,,; il"' 

,n;.., ,.I? h11r.1·~ r•~ nmmrt\C'l;itioni:. o , ii'- JlC' CPH[ EO m,1n11,1I 

\ ,;rn;,t,o1,1, I'll Tl'ir,-,, 1qh~1! II IM qu-'lnhly of lrc:ltrrl :-P.pl:tflC lrom 1h11 P~nt mi;r,,,1..,_rl 1n 1hr. ,..,,~r,.,'1 

,v-,111m ,,..,lh~!1 lrtlfl;i.ctlt\{) lhc annual fixed r.011L~ In lhn Oitfrl('r, IM B111r1tH <;n,111 r:rnT'ply ·~ 1h ~w.h 

• (:'Q 1Jt•r"!"'lf'l<11'-

A.11n. C-.t'l<Tlf'I IIOn 01 protect waler & clecincaty r.onnecl1on will be prov,dod t>y Port Bl;ur M11n,r.,pa1 

C ,iu"I(';, 1 PBt,tCl ill their own cosl 

- he c MratlC'>O of Vaccum TMker/ Cesspool empller/ Honeysucker and water 1an1cer sn,111 oo the 

rcsr 1ri~Ih<l11y 01 PBMC 

TESTS TO BE CA.RRIEO OUT DURING O&M PERIOD 

Sarnpl,n~ and 1es11ng 10 be c.amed out as per CPHEEO gu,dellroe, Tcsls are lo be tamed 0\11 

under the supcr\11S10I'\ ol Quabfied staff and as per instruci10ns ot the Eng1neer-1n-Charae The 

rel'>ponstbl.e mp10~co of the contracior wtll indicate the details of sample locahons bm1ngs on the 

s11mplr lemrlatc 

!'I" Btdo,,r ~htotJlr1 4)1'!1 analysed/ checked the unlroatod as well as treated Si1pt;iae ;ind efflu .nt 

SdMf,11'! anr1 1P~tcd ,n appro~cd go11erruncn1 laboratory al rus own cost. The MPCB Vig t11nce 

t<a~M'l r..Mr~1 !- lo, ~mplcs dtrPcUy r.ollet:l~rl hy MPCB ate also lo be bomo by 1ru! B111dor 

Dur,r,ri ro.i•,nP. moo,1011na samples of 1nllucnt, ernuont , re analySP.d baSP.d on lhe An tys1s 

Sr..Mdu14< q1,en tn lh& folto ... 1ng Table Int th~ a1ven parameters 

n o BUILDER"' 
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s---.r O@sc:rliuon ot 
- o S111n ~ lo-

FruqlJ!l!f!C)I ~oc1llon 111 lwpe OI 
Tu.I pnn1me11tls S1unpll11y So111prr 

'I 

:I 

4 

lnlluoot lw11l1tH•• 111,, flufu,o Tt"flf} H I eoo coo TSS vss 
l1)bgil Grr.b Al hn ly S"plo.ilu f.JUC!' Cohlu,m ,1~111111 "'-!l'l'f'•f'll r ul.JI C:U1tronn 

Tr1'11lt"ll l::IUu,•11I, 1 .. 11111,,,. ~111 1'111111 l 111,11" ,,~ I 
l1'1t111. ~11. ooo. coo. rss. vss. 

\~i1'-11 1W,\tN 1t11u1•• ""•' 
Cltnlt N,,I1tn,I, !.u't• ,,,,, r:MJrDt C<J"torrr, 

r111. tc, turtTI 

1,u,.11~1 1 ~11111"1...-, ., I~ '"~ttl lt t•1•imf11ill 
~('I~ uw t••1tt\.rt• lhtHrth w»l 

I ,I11lt Mt••h~•· 1 "'~"' 11 tlf'K v,,luu 

l rP11'* , I 14♦ • l'I~ " • Ill /\~flf " " .,,,~.,, 
~.\ 1., , , ~ rnJ 11 "~• •r !-i1 1 1t11•~hi, u,11, 

t 1,.tt1 I l1•ht• •lf1 I •tlli 
I 

l \•s! l1,1ra11w1t'f"> .,,, l11•,1tr>1I q1t11!Ily i,h,tll 111 • w1U1111 tiff! p,,;.,,·,1hHtl I mils n111ss111,d by 1\/1,N F-'ollHIUJ'l 

C'oriho1 \.'11,1111111ll' • tvi SH'.I Slf', 

A. Stalt 

Tl,~ B1J<1,>1 ,11,111 I11PI1lron llw r,umlPr rtnlJ 11,11wu o1 µ ,,snmtPI WQUl!Pd !c,r O&M m ,.,,. tJtd Noo­

" 111Pl11yn•t->nl u, 11l<JM.' l)t.'fWOOCI cJunng O M /l!, µuI tho B111 ""'" lead ,,, ,rn~U'illton "' ptfllitlly a 

1t1eotrl..l0e-\.l rn Conlra1.l data 

8 . SAFETY /SECURITY 

The B1ode1 shall lako all safoly precautions under vmiOtJs AclsJRules under centraI1SIa1e Govt 

from time to hme and he shaU be responsible for safely o( ,ls staff and lhe consequences thereof. 

Ttle Bidder Sl'tall deploy round lhe clodc secunty personnel al eot,ance of Plant's prernrses and in 

the compound for the safety of the Plant and premises for lhe safety of the Plant. eau,pmenl and 

person,1el duong this poriod. 

C. Responsibility tor damage11 

The Bidder silall ensure that tile staff employ~d takEtS all necessary precautions wh41e carrying out 

tile v,'Ork either ,n sM1 dut,es or any general shrft as per Indian Eleclrrcity Rules/Factory 

Ac\JCPHEEO Manuat or manufacturers special ,ns1ruc11on ror safety / gas handlrng The sl,;)ff 

should use gas masks, oxygen apparatus. gum boots, saflll)' belts ancJ safety lamps, etc. wh,to 

carrymg out the wont In l>ar screens, sumps etc 

D. REPORTING 

A- .~1 

Tile Bidder at ,ts own cost WIii prepare and prinl da,ty and monthly roports (1n approved PBMC 

formal) of puropmgltrealment and J)(OJect performance aocl submit to Ille PBMC and w,M assist lhe 

depat1ment ,n prepanng the necessary documents fo, their purpose and record as per proforma 

g,ven from hme to ume. The reports shaD conta,n, inter-aria. the lollow1ng: 

Raw Seplagc quaf'1tIty and quarity and effluent quality as per lhe mon,toring fo<mat and othei tests 

as spcc1f1ed ,n ttl1s sec11on shall be subrrntted to EngineEI-lo Charge T,ea1eo quahly of sep1a9e 

and ~ffluenl as per monrtonng fOfmat arld shall be submitted to Eng.neer-1n-charge The plant 

manager st all venfy too darty recmd as well as Che calcul.:1bons a,KJ shall be resi:ionsible 10 

generate further data us,ng these. 

D Ol lLOERS 
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• A descnplt0n nr the m;1lntP.!lanc;a work r..;irrioct out In tho ropor11na period 

• B1rl11P.r is mqtt,rt"!11 to m(11nlr1ln !lflp1lrote mpi!,ltirlr.nm1l1Jtr.rizorl rnr.on t:; fll ,,II sjlno:, of (of}nWing 

1"rnnn,11mn 

1 Pur1>1p1ng rc:!gl~IP.r 

11 Oo;mtrty of :;11n1"f!A/ se11,,•r190 lmatmr.nl ilnd ncrfo,:m;inr.o mgt~ll'lr 

,,, Worlonn hn11rs reg1slar 

1v, Electric. break down register 

v tlAarotena llCe registor 

v1 Staff attclldance register 

E. Sile Order Book 

Sile order book shall be kept by the Eogmeer-ln-Cllarge at the Plant site. Orders entered m this 

bOok by the PBMC or his aulhoriied rap,esentat1ve stia0 be held to have been formally 

Gommunic.aled to the Bidder The Engineer-tn-Olarge or his authorized Tepresentatrve shall sign 

each order as ii 1s entered and will hand OYer lh,e duplicate lo the Bidder or his agent, who shall 

sign the onginal m ac.knowledgmem or havil'\9 recoiveil the ordar. 

F, Technical Audit 

The PBMC has lhe right lo condoct a technical audrl of the Plant and to 1)8rforrn any analysr.s or 

inspe<;tion he deems ner-.essary. The ,Bidder shaJI at his cost p,ovide an ass1stailCe lhe PBMC 

required to complete lhose inS{ICClions Such aoo,ts ma~ co11e, all or ,my of the obllgat,ons ot the 

Bidder. including withoul lim,tatioo, 

• Vemical10n of the system cap;.cfly and save for normal wear and tear du-ri"9 lhe O&M PeriOd 

• Vennca1>on ol lhc performance standards and useful hfe of the mcifvidual assets of the Facility, sa11e 

for nom,al wear aod tear during the O&M Penod 

• Veriftcalion of l he capacity of the Plantlo meel outpul sla ndards dunng the residua 11,fe oflhe Pt.ant 

aoo save for norma1 delcrioration expected during suc.h res,dual life, 

• ~mpllng, tesfing arid verification or lhe output s1andards for treated septage / er«uent 

G, Opt?ration and Maintenance Manual 

The Bidder shall p re1)are a deta1le<.l program (referred to as O&M Manuaf} covering ihe operation 

and maintenance of \he trealment plants as a wtiole. 

D-Man Gr-lU HD Contractor EE-JII (Works) 
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The O&M Manu,11~I1.I1110• lu1le IM 11,1,ly, wct•kly mmllhly 111~1rto,fy, h;1fl yc;uly nrl(.I oiinual chocks 

llnd romedocs 11 nl'<'L' " •"'I' 111111111t•r lL•1m1111 tu• ""' 'f h111• 1111mn1iu11 ol Iha µIJII I, ol.,tiorato <.1u11.11I, all 

opornl 111!_1 ,1,~ ,n,, ,1,11,11,111( , . 1,,,. 1•1t11111-, 11,,.1 pol "'"' wh~ h ,11u wqu,100 . .iuv1snblo and /o, 

11°'-~'~.11'1' 11•1 th1.1 FS 11' f11r ,11t)' 111 ,11 h ovo l111t, t)j t111fi.1ri, 11 v.1lh 11111 nJ)f'r.tlo11ul guarn,1101.is 000 lo 

, lf"h e\,• 111111,11,,,1,1•111• ,11111 "''' ,,, , 1.,,111111,1 11,, 1111, , ,1111,,.,. l',11 ... 11 w,11 r•n'lu,o tCJmplmncu wtfh niu 

m,m1l1<1~111t L' .:;,,.~ ,l1o .,1.111, r ,,., U,'4M 11111111.1,11 <;l~•II "" 111111• ,11tt•1,1/iJ full 1,iplmv ,111111 ol ;iii pr.int 

f\111\ 1•.Ju11•-. ,111(1 I'll'• (1','I'' 

\\ 1tlw111 1•11111 ntJ lhr• 1lf'O••ri1l1lt 11I ""-' lurt'tjUflllJ. !ho Ul1M M,wv,1I "ll•.tll 1fl(ludr• <11154.njJllrJn!:. 

"''-'' ,.,t,,,,,., ,111,1 <-h,,lt 1,.,11vl~ w,111 llw ,, .. ,,,1,1•,nvnls ~ul lr,r1h m lhl! pro11,sI<m!> r,I 11111 B11l 

('11, llll!lllll, 

ht• 1h:it1 ,,, th l).~M ~I.J1lual sh;JII he !.Uh/QC'l tu tho ,av,ew O!><l apµrovnl or PBMC wl11ct1 shall 

h,1~e the ri~ht lo rn.,~e .in)' changes and rev,s,oos Iv lho O&M Manual as ,t may <fO(?m 'lpµ,c,poalc 

ihP B'<l\ier ~hal re111sc suc:h dn~fl O&M Manual imor tu thu cornrnonce,nt!fll of tho O&M pericxJ 

At lhe eno of the construct,on penoO, lhc BKldct st,all revise the drafl O&M Manual to reflect any 

updates changes or rev,sl()(IS. 11 deems apPropriate, iotor-aha based on il.s exi:ieoonce and as 

necessary to renect an)' m0d1f.ca1,oos or ad1ustments to lhe p4ant. Without 1,m,ung the above, the 

81Me1 shall ,rnnuall)I fully review, 1011,se, upaate and mod,(y 111e draft O&M Manual as may be 

necessary or awopoate Ally rev1SIon to !he draft O&M Manual shall be subject 10 the review and 

apP<Cval ol PBMC . 

PSMC snan have the righi to require re11.sions 10 tho draft O&M Manual 85 11 may deem appropriate 

The Bidder shall prepare and submit 10 PBMC, fO< its review and approval JO<lays poor to !he 

proposed cJate of commencement of O&M a revised drafl O&M Manual which re0ects all Changes, 

rev,s,ons and moo,hcat,ons TM B.ader shall prepari? tne O&M Manual. as app<oved l>y the PSMC, 

pno, to the srart of O&M. 

H. TRANSITION PLAN - Taking Over 

The transI1Jon plan shaU include, 

a) plans to transrer the Fa~l Sluoge & Septage treatment ptant lo the subsequent operaror 3:. 

designated by lhe PBMC, 

b) 1ra11sIoon plans w,t11 respect to the Operato,'s personnel 1ncludill9 a plan ror trans,1,on of 1he 

Operators personnel to a subsequent operator; 

c1 a p<opos.ea process ro, lhe transfer of all Contract records 10 the PBMC. 

d) plar,s 10 1tansler opera1111os and mamtenance fuoctions 10 !he subsequent operator; and 

cJ a program 10 train statr of tile PBMC in all aspects of the oPetation al"l(J ma,nte,1ance ol 1ne Plant 

and the fao~tic.-s 

, A-1 \ I 

DO BUILDERS 
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I. T.olclng Ovttr i,'111t r.nm11lnUllq nl O~M Pnrlorl ol:, Yc111r1 

a) Thr Pl.ml \ .. ,11 ,l,r, l ,1,rm ,,1,,,, hy l'l'\Ml . n,, !\nh1'11m ''"Y rfltnf1l••l1,,11 nl lhn fl,~M Ponor1 flf n,,, ri,,mt 
r11nv11h"11 lh,,1 

hi Th!' pl,1111 r11Ld{'1'1,,01 ,lt,f' tn 0111111, 1;,r11noll, rill\1\IWJ f nr11l Ill1111 

fl ThC' li' ~l,11 Ill O,,, lrf•illl"rl r tfht!'t!ll ~r1pl,IIIP 1111,1111v Im 1,,~I I (lhron} mm1llt~ 'If 01111r;i!ln11 ''' lh<l pf;ml 
Ii- 1 1h,,, 1hr 1,m,1i- ,..,.,, ,II....t 

'1l In r • .-1J1r ,,f rn,111,r rl'l';:1'11'; l~l"f11/lf:1>1mml n, NI' 111io1r-nl ln"l r,mlnrm;ir>tn fflmrnnlnn Int s11r..h 

11'''' f'<lli•Pn1rnl 1~ r- I,,I,Lin.n hv f\ (~1~) n,011111~ frmri 11m rlAl11 o, nullmri b;irk In In !;nUo:,(;I,;lnry 

,~r•Pr,11,r,n nl ~lh 1, ,1,,,1 cq11I11111n11I 111 r .,1~11 !'.1tr h flllltHVI hadt ,i; ;1! ll'ln rinrl nf r.nmplnl tnn t,r OMA 

l'('nrict 

cl Ali rl'cord~ nr f'pr.rAll(ln ,rnrl I11.1 ,nlP.rl.irw:o Mn i,:indml• Ololllf 10 PBMG ,n pfl')fll!!r r.nnd111nn 

..-1 th1rd-1'1:1rtv l11~r,cr:ltol\ nf lhc p1r1nl 111:z_ r.11111 un•I", rnnr.h;mlr:;il urill~fn']!liJlmA.nl, r:Jt:ctrir;;iJ 

1111,I~ 
0

f'Q1ttf'lmr>nl. 11,s11111110"1s 6 .irl rnher Mo1or& mlnot 11nllsJm11r.l'llrios hns In bo r.arrtllfl nut i , lhe 

defec1s un~ali.:.lat:lory workrng performances of 1he equ,pmenV mach1Ms ilfC lo hA r.orrcr:led hy 

th~ Bidder at his own c,ost The necessary lhird,party lnspor.tlon agcricy shall M ;ippotnlcd and 

~ytnenl sMII be lmrne by lhe Bidder. 

~\ Tile Bioder should repaint lhe plant including all civil, structures, mecilanlcal, erec.lrical equipment's/ 

llfllls ·~1n1Cllrres as per the lender specifications. 

In case ta~ing over 1s delaye<I on account of Bidder's rauure, the O&M period will be extended 

further till ii meets the requirernenl wil llout any exlra cos.I lo PBMC. The Bidder w,JI also be 

penalized for such delays. 

J . Additional Clarifications ror Execution. 

A- tol 

a Trun Mounted Water Tanker and Cess Poolis required 

b Operational and Mainlenarice for all planl at"'d machine11es is to be considered For 03 years 

after successful completion of work. 

c Laboratory rs 10 bP. set up as a part of con1rac:I by n,e successful bi.doer 

d Panel Room aod Bac.kup elec.lnc:1ty is lo ti€ provided as per tt'le designed toad by the 

s!Jl",.cessful biddr;:r to run the p!anl and olller eslablishmon1s bv the successful bidder 
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OPEN TECHNOLOGY OPTION 
S s, ho•,tuh• 1111)11,Ullit~ ,.., I 'tM'II 1, '"'"""'V u ,11~111 

upply, Ercc1t1,n1 Com,1•1-l•·lolll 111.,t11ll11,l11111 l 11•,111111 l 'o1111111-.,,"1t111111 11111 1 •-1 111-.f,11 ''"\' trial runs 111 42KLD 
~PclCll)' F , 11}, ,11 S111;!111• 1 , , ,,1111, ... ,, l'ln11I ft~. I l' I I 11 ,wv '-,1111.11,11' I )pl •II I 1•1 l1u11l1111v 1~ •1,tq H•J111,ti•t1111wwtiorc 

in lnu,a lnr Prnn.1, S1•11,.,,1 "" ,'4 1,,11~11v 1111\ 11th,u 1, .. ,,,.,.,,1, 111 I '"" ,11 11Uh,r•11t 1111•1•l lnq thu tond,m.Js 
l,lre nt .1\I It\ lh1• Mt1H ,\ 1 I I •1•1 I I 'I I\ ""'''' I ,1~ """'I"' 11 I 11111" w11t1 l11 ►, 11m,,1111 r,111.,, 1, 'FlflJ 1.l1sr1t1Slll 

of ~IUUQL• 111,, l'I •I '"' k1, l 111u 1111 •~14 Pli,1t1hh1q ,,,.,,, h 111u, 111 I 11 0 1111 di 111 ... 1,111111111l, 1tu111 WIMkH ,l~IIHI w,&11 

.;IJ,l•I!:. ""•••11,,•1 ,,,q11,1o,,I ., .. 11,1>1,,,i MI l•v 11 ~ 11,., .. ,, 1111 ,, ,,.1,, lr11111111•1•1 Cl tv, ,. 11 ,,t < 1p1;1,,11011 II 

l\l:1in11•n,11,,, ,,, f Sl I' 11 lo,111111 ,1i·i•11ll1l11111 111 1,,, h1111 1I 111, 111•1wi•1 f11r ,,.~111111 np111 11l1•111 111,w1t11rillllt/ 

I-Urt1· I,,._~ 'II , 11 I 'I 1111 

H1< P.11\, 111 Lntr., 1:: , ,1 l ,,th• I ,1l1t1rn10,y l.1~11,ly 11:k W<il!nq of mlluenl IS ,,111, 1, ,01 •t• J.tlitt II•' ' " 111 

1,:11, •1 \,)LJ,11 II ',t,11,)Qt: 1.1'1~ \II 111 Ill\ l1llf'!>. llUflltl mum 1(1, l,11 lor o;, UWf!> 

J -i,, 1•,•;11\'l 110:ilot~ o1 ,,111uents s hall r11til!I U1u Standards c;I tho Env,mmncnt (Ptu1c-r.l rin) /.r'll6rtdrnonl 
Rult:'S w, 5 ,) !', p1CSC'1ll(JJ 1n Gazelle No41f1ClJIIDrt o1 lnd,i 1, v,do No.- s O ll(E) (lalod 01 01 10 tr, & 
L- 5 R 126!>1E) 13. Hl 2017 

~ Sopp!~ u1 OlNo Dosludg,ng true!\ ha\l◄ng lo.td corryLng capoc1ty of 4KL by provi<l1ny & mst<.1llat10(1 vi 
GPS s~~tem 

.> 6 Su,.ir,t) of 02Nos cl Walefl3nke< of water storage capac ity of 5KL as penhe spe<:1ficat1on 

7 Supplyltnstallati<mJCornm1ssiornng ol CCTV system for FSTP panl at proper location as approved by 
Eng1'le-er-ln-Charge 

B On successful completion of trial run meeting the trealed el11uent paramete-rs meeting the :.1andards 
of FS P as approved by Engineer-In-Charge the 81II will be released e1<.cep1 the paymoot for O&M 
-he O&M Payment w,u be paKI ,n eYery ltlree ITIOOlhS 

g After successful trial ol FSTP plant, the firm shall further lokeover for O&M of FSTP (Of a period of 3 
~t!ars deputing all staffs 

o During O&M per,od in c.Jse of failure 10 achieve tile outpul standar<1s ,noro than 5 11111es, hquid1ty 
(li;jn,age w ill l.i6 recovered 

, , Tht Pi.an! will oe taken uvor o~ PBMC on $clliSfac1ory completion of the O&M Penoo of the ptaoi 
ptu.,1ded mat all the plant /r;qu1v111e111 are ,n good, smooth running comJ,troo. 

12 AU othfrr terms & 000011,ons pertain to CPWD Manual as amemJed to d31~ & Other Terms & 
Cond1hons 1ncludrr~ Go.aehnes ol MJmstry of Housing & Urban Atlairs will be affected The bidder 
for Open Technology Op110n may bid in Price Bid document allached 10 lhe Tender document & the 
comb1ne<J lowi:sl of au will be considered as final. 

J\-_ 
A-1 ... 1 ,A, ~ 
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OFFICE OF THE MUNICIPAL COUNCIL 

PORT BLAIR 

No,01 /SEJPBMC/PBSPL/2022·2023/ , ' 

To 
Mis. 0.D Builders, 
SF Sh\. Hao Comp P M.ihundda 
Nagpur Roao Jablapu, 
Madllva Pradesh 
Conl<1C1 No . ◄ 91 942!il50808 

Dated: I 1/06/2023 

Name of Work: • Construction or 60KLO Faec.il Sludge Troa1mont Plant based 0n 
Hyper Core fHybrid Technology), 

Your Tender for the work men110ned above has been accepted on behalf of the 
Secreta-y Municipal Councrl al your Tendered Amount of t2,99,9J,699.00 (Rupees Two 
Crore Ninety Nine Lakhs Ninety Three Thousand Six Hundrod Ninety Nine Only}, 
whrcl' rs -2 86% below the Eshmaled cost off.3,08,52,564.00 (Rupees Three Crore Eight 
Lakhs Fifty Two Thousand Five Hundrod SiKty Four Only). 

You are requested 10 submrl the PERFORMANCE SECURITY/ GUARANTEE of 
?.8,99,811.00 fRupees Eight Lakh Ninety Nino Thousand Eight Hundred Eleven 
Only) within 15 days from rssue of lh1s letter Thrs Performance Guarantee shall be 1n tne 
prescnbed form as provided m clause 1 of the General CondI1ions of Contract for CPWD 
works and shall be valid op to 31 " Jan 2024. 

Contractor should submit EPFO certificate and GST re91strat1on copy along Wllh 
performance guaramee 

On rece,pl of tne prescr bed performance guarantee necessary letter to 
commence Ifie work shall be ,ssiied, and the sard of work handed over to you lhereatter 

Please note lhal the time allowed for carryrng out the work as entered rn the tender 
will be reckoned from lhe date of issue of award letter 

COP'( to; 

Executive Engineer-Ill (Works) 
Mumc,pal Council 

1_ The Accounts Officer Municipal Council. 
2 The Ass.slant Engrneer-111 (Road Worl<s}, Munrc1pa1 Councr 
3 The Junior Engineer-Ill (Road WOll<s) Municrpal Counc.l 
4 Ttie Accounlanl-11, Munrc1pal Counc1I 

O'Man Gr-Ill HD 

Executive Engineer-Ill (Works) 
Munrc,pal Council 

DO BUILDERS 

,\.tJ)·~ 
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Ocrit, l • -07•20ZJ 
l'lcf:ouaNoLa.oo.,n!lu 

'Tc, 

"
~ i:cunve E:NGINCCR - OI [WOllKSt,.lol.lC'./PllliPl 
Oln!ILAIR 

;:O1n BLAIR 
AAD/\U/\N ll N,COD.\R 
:1110,~ 
i•hli'J 

••'- c;.,.,,.,,,u~ No. 11, 

oc,, of tnu.: 

0:.:,,1, ' CLGOG.IU:)2_4 

!~-417- -:!~ll 1Z•07-201.4 

Clalm espr,.,, Dou 

t'2-07-2D24 
_, -

nm 

Arr.ou1Tt al Conk 
Guarantat 

ol,:;J,,811.00 

,- • d • 1, d umotnU on btJ,oit o f JCJ(. 
' • ,..,,r,,, t!lol tl,~ aftk,als ""ha hen,• 5l9ntd tlie obqn Donlr Guarirntc• o,a ovthorlu to s19n •11c oc • 

Si.nk \' ~" m.::) ~crify s • ni.uncncs.s or U\c Oanlc Guorontec, from 011)' b ranch of ICIC'I Don Ir In your own in !crut. 

Ir: ln~ • '<Mal i,wocoti<>n • .., .• , ~c;11nt yvu to pl~a:H rnsi.n r;~rnpOa ru;c wl:h the t-trrr.s encl c.o:1d1tion1 ol t.'1• clonlc Guc~nicc ~: 
0rd "'' to cn>un:, t i111cly p,.:,ymitnt. You c~ r-c,quut«! to cnsurc ,pc<:lcl Qire inter allu 'WiJ, rdpec:'.t to the followfn? in tn e inv~a.lOn 
Cl~tm le :-.. c, -

Th:;n,cing )'OC, 

;:;, IClCI t «nlr im1ted 
M.L.th,ri;~d Si;notory 

ICICI Bonk Limited 
h 'L. ('.Ju et h. lCJ L.,.. ,.,.., 
I u,. C~o~II r.:irlio. 
C -lfllwuPcc.'-' =~ .... ~~o c.01, "(loe. 
r I LG.:JO[iJl!i'J41'\(0'1DI i 
Vt ~ ~11 ~~ 1w.1oc.,LOl\l..t'C"t 

c;,l J..-
D'ManGr-111 HD 

c~.,a~c, Cii,;t C("ba Pf',r;rw r◄M 

f<'rtnll Cu 1,,n,cr cur,, U,00 l W I I I I 

V.mi:11 l~t1nO')en ~•II 11!00 ,OJ t!Jlil 

lius.itw-•~ ·or. ,r J 
1-~t 

l!lu() ILll '•"~ 

1a1:c 1-=111~~ 

BUILDERS 

Proprfetor 

Contractor EE-Ill (Wo~s) 
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BG Number: 019&NOLG0001352i; .ti• 7 Q 7 8 0 4 
l:;:;u1mco Dont· July 1 :?, 2oi3 

SANK GU ~RANTEr.: 
ICICI B:,:,,_ limited 

? f!•tt I 11.-1 11 lt'il 1} _J \'\o u11,l .. t t,1 kll 10 Jl:IV tu 111,, f Xl.:'ClJ rtVf FNfilMEf:A Ill CWlJfW5)PBMC ·POSPL 11n Ill thr al,.Jv 

:ill :1111< uni Ra.Ii, 17,051 DO tRun, ,,. Si~ L,1~i, So11t•111, in 1htluo:11nrJ l11tv Qflll Onlvl upou rt Cu lp I ol 

:i his l11s1 \Wlll<'l dcm1.1nd wnl 111111w [XFCUTIVE tNGINEC:P. Ill IWORKSl?BMC/PBSPL li.1v
1
ri!J 

jl 10 subs1JP1tlJlc his dom,mtl. oruvidn,l 1h,11 w hr:. cl 111rm•I of EXECUTIVE ENGINEER Ill 

33 I\\QRl,.,SIPBMC PBSPL will 11otC' 11l;i1 tho ,1111011nl r1~1mcd l1V him t!. cl 1r. ta h11n owllllJ to l l1r 
JJ o, currcnr.- or 11nn nr 11nv or tl,o twn r;ondtlmn~ ~11111 1f\•tn[1 1hu ur r,um,rl cci"dllron or conihhoi·,r,. 

J~ 

-1 

'..' 

This G1JMMICC? v, 11 rcmn,n ,n 1mce up to 12 07 :?024 ,rnd ,nr.tmlin[J CLAIM PERIOD 12·D
7

•
202

ti· 

as liuth r!o;idlino It 1;1a1cd 111 1hr. lnwur.t1on1 f(I B1drto1s or as 11 ITIOV bl' r.,rrcndod by EXECUTIVE: 

ENGINEER - 111 IWORKS)PBMC,PBSPL, oot,co of wh1c:h r.,r1nn:;1onlsl 1(1 th" B;ink 
15 

ht1rt-'1 I 
WJive(I A ,y tJcmand 111 resp,•1.t ol this ouornntcc :;houltl rr.,u:h rho □Jnk nol l,1tor 1r,

9
n rlrn 

l~ovo ,,JW (12,07 :102Gl 

Tl I' I .1hl IV nf th"' G11ar11ntor unrfH this Guaranu:r. ~ha I ll!lo , xc:florl Rs 8:l!lii 11 .CO I E'111ti
1 

! 
11 

~., c:v Nine TI1uu:,,111(l Eight H11ndrctf [lcvr.n Ri,rm: 0111~1 ltllfl •G1,,1,.,n1cccl Arnou:11. ·1 
Tl•~ Gu;irnrllcu ~hJII be v;ilirl up Co 12-07-2024 (lhll 'Exµ1rv LJa:0·1. <.'" 

01w1ths1,111,11110 any1h1n9 to th!! cootrMV con1.iirico herein, no obl1cotior1 of thu Gu,,•,rntoi 111 
P•

1
Y env a1noun1 under this Guarantee sh.ill .i 15e pr,or 10 thr:- IJ,J(iillrp~ I ,, rhn folio•'• 

11
!1 

cond 1,ons prcccc!cnt: ~ V 
1.:1 written cla,mldcm11ndls) in 1errns of 1h1s 9._l1ar~toll\o.; ;;n aa9reg.,1c arnount 

1
0:;s 1n11ri nr 

couJI to the G1..eran1ccd An,ounts is/11ri;.tz1i>c.lC:t{Yll'lolknoficiary hcrr.undor; and 
IC} :;uch •.vr,iten cla1mlrleman~li1{C{~rf~~b·cfdl~ the Gu.,ran1or 0,1 or llciorc 1hc 12107,:0:'J 
~1 th~ ICICI Sank t,ranchf>,.i:.-itrd:,Jt, 1£ICl-8ANI< LlMrTEI) ~ab;ilpur,ICICI BANK L TO. HOUSE 1\0 
!l38. BLOOM SOJJf\AEf spUIADRA KUMAR I CHOUHAN WARO, MODEL ROAD. JABALPUR • 

..--:: \'? \"-c>- c ...... 
Date 12 07·2~23-✓ 
Pltica.Jabalpur 
FOR ICICI BAf K LIMITED 
A111 ,onscn S1!Jn.ito11e;; 
Slgn:iturc: _____ Signinure: ____ _ 
Nome: Name· ____ _ 

The ber.cflci.iry m·,~, lo ts o•:m ln~:lfc.st. v.:rhy Ul.! geoL.n.,;,.ss oi t .. ' .,;;r,t: ~:rnr.imcc hy .:;!.-elci;-:1? con~rrna:!t 

ot its issmmca from a brnncn of ICICI B:m!, other than 1,1n i:;suiog b,:.: .. c1~. 

Ao!J:I. Ol11ct:· ICICI rJ,,nk Llrt., ICICI E:mk Tower, l~aur Cnakh C11c c, 011 ?ad a ~oan, V;;dod, -a, Pin c:ock· 390 007 Gui r 

Pnone : +91-26~-6722286 Cl L65100GJ1!i!i~PLC021012 

O'MallGr-UI 

J:UILOERS 
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Contractor EE•HI (WOlks) 
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EiG Numb"'r 019Bi'+OLG00013S:":' t: 7 0 7 8 0 :i 
ls~uancc. Outu :July 1 ~. :0.!3 

c. "'K GUARANT ·E 
ICICI B~nll- Limitc-d 
(h 1r-0rpo , l •d ,11 11 J \ 

.! 

;; 

7 
il 
n 

11.; 

To, 
f, ECIJTI\E [l\ulN!:ER 111 (\\tlH SIP IMCif'l!li-PI 
rem OL \IR 1 .)Ii\ 7~J !()(i 

\\ HERl:AS p D 6UltoER, ·n SHIV! MIi ( Of.lPI Ei,. ~11\HAN( 1)(1/ ~/\r.PUli 111 ,no .,, n,·,t p!Jll 

I lo.Ill \ iii OitliJI),) lhurct1Mlll'r ( . .ill~•d 1hr. lfol<li I ) w1II I ' \llhll•Jll1•1u 11 ' JIIIJ!I h 1tl d111 rJ ~a i\f'dll 

:'i):!l l,lilh') lor tlw ,:on~l111r:tinn ,11 !10 KLn r,1• cat SI 1iln• r,, ,11t11rnl f'l,1111 h,,.,,·cl Oft H ,riw (. ,r, 
H; llr10 .. c:-hnoloa, ) ,01 sr: Pl!MC: PBS!' W:':!•:!J s, I n 1!11' o f Conlr.1CI h(Jrt.• 1JJI •r r.illl••rf '

1
" 

lii,I I "t\OW All PEO~LE li 1'11.:&1? p1u.,1.,1t:. 1h,11 \''- tr•CI [3,1111; l 111 I v111·J 11 • rf!!i ~.1r.rl?l.l oft.· 

• rlr~:,!, ,., ICll' 13.if\\: Tuwor '11;.r Chi1kl1 Cirri,. 01tI Pndrn f'loiJd, Votlodoro.1. (,11 a•ut Pin·:l!)O 
Oil7 ;;pd on!? of Its l1rar,ch a1 ICICI Bon~ ltd, Hou:.u Nn 938 SubhlldriJ Y-11milrt Cho11h11n W .,,I, 
Ba, rt Squa,u, odol Ro.Jd, ap1or Tow,,, N1 , Sllushtrl Bndon, J1,r;illp11 r. M;ill'• flJ 
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OFFICE OF THE MUNICIPAL COUNCIL, 

PORT BLAIR. 
No. 01ISE/PBMCIPBSPU2022-231', "I Dated I 1'1/07/2023 

To, 
Mis. O.D. Builders. 
SF -2 Slw, Han Comple M~handda 
Nagpu, Road, Jabalpur 
Madhya P1aciesh 
Contact No - 09425150808 

Sub: - Construction of60KLD Faecal Sludgo Treatmont Plant based on Hype.r 
Core (Hybrid Tochnology). 

Ref: Performance Security I Guarantee amounting 10 ?. 8,99,811.00/. 
Submitted by you vide letter No Nil, dated 15 07 2023, for the above work 

2 This Office letter ot mtent/acceptance of your tender vide No 
01 /SEIPBMC/PBSPU 2022-23/61 , dated 15.06.2023 

Dear Sir (s), 

i You are requested to contact the Assistant Engineer-Ill (Road Works) 
Municipal Council. Port Blair ror taking possession or site and starting the 
work at once 

2 1n continuation to the letters referred to above, kindly find enclosed a copy 
of agreement you are also requested to attend this office formal agreement 
wlth1n fifteen days from the dale of issue of this letter 

Yours Faithfully, 

,J¾/ 
Executive ~ineer-111 (Works), 

Municipal Council, 
Copy to· 
1 The Cha1(person, Mun1c1pal Council. 
2 The Chairperson, WTP & I Sub-Committee. Municipal Council 
3 The Chairperson, FTA Sub-Committee, Munlcfpal Council. 
4 The Secretary, Municipal Council for information. 
5 The Superinlend1ng Engineer, Municipal Councd for Information 
6 The Accounts Officer. Municipal Council 
7. Tt,e Accountant, Municipal Council 
8 The Assistant Engineer-Ill (Road Works), Mun1c1pal Council 
9 The Junior Engineer, In-charge through AE-111 (Road Wo~s), Municipal council , 

1~jY 

Executive Engineer-Ill (Works), 
Murnclpal Council 

A· ◄~ I 

~).'"l 
0. } 

.,( 
D'Man Gt-Ill HD 
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Summary of Best Practices in connection with 
Solid Waste Management

(From November 2024 to July 2025)

Sri Vijaya Puram Municipal Council

Annexure-R3
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Weekly ward-wise cleanliness drives are being conducted with the active participation and support of ward councilors,
volunteers, and other stakeholders.

SAFAI-SHANIWAAR- Weekly Clean Up Drives
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Weekly ward-wise cleanliness drives are being conducted with the active participation and support of ward councilors,
volunteers, and other stakeholders.

SAFAI-SHANIWAAR- Weekly Clean Up Drives
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Weekly ward-wise cleanliness drives are being conducted with the active participation and support of ward councilors,
volunteers, and other stakeholders.

SAFAI-SHANIWAAR- Weekly Clean Up Drives
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Weekly ward-wise cleanliness drives are being conducted with the active participation and support of ward councilors,
volunteers, and other stakeholders.

SAFAI-SHANIWAAR- Weekly Clean Up Drives cont..
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Weekly ward-wise cleanliness drives are being conducted with the active participation and support of ward councilors,
volunteers, and other stakeholders.

SAFAI-SHANIWAAR- Weekly Clean Up Drives cont..
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Weekly ward-wise cleanliness drives are being conducted with the active participation and support of ward councilors,
volunteers, and other stakeholders.

SAFAI-SHANIWAAR- Weekly Clean Up Drives cont..
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Weekly ward-wise cleanliness drives are being conducted with the active participation and support of ward councilors,
volunteers, and other stakeholders.

WASTELESS WEDNESDAY—Special Cleanliness drives
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Weekly ward-wise cleanliness drives are being conducted with the active participation and support of ward councilors,
volunteers, and other stakeholders.

WASTELESS WEDNESDAY—Special Cleanliness drives

Page 1361 of 1410

13594056



Weekly ward-wise cleanliness drives are being conducted with the active participation and support of ward councilors,
volunteers, and other stakeholders.

WASTELESS WEDNESDAY—Special Cleanliness drives

Page 1362 of 1410

13604057



Weekly ward-wise cleanliness drives are being conducted with the active participation and support of ward councilors,
volunteers, and other stakeholders.

WASTELESS WEDNESDAY—Special Cleanliness drives cont..
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Weekly ward-wise cleanliness drives are being conducted with the active participation and support of ward councilors,
volunteers, and other stakeholders.

WASTELESS WEDNESDAY—Special Cleanliness drives cont..
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DOOR TO DOOR WASTE SEGREGATION CAMPAIGN
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DOOR TO DOOR WASTE SEGREGATION CAMPAIGN
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DOOR TO DOOR WASTE SEGREGATION CAMPAIGN
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SVPMC regularly organizes awareness and orientation sessions in schools and colleges for students, conducted by the dedicated
Swachhata Awareness Team and 3R Team.

Awareness cum orientation sessions at School & colleges for students
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Awareness cum orientation sessions at School & colleges for students
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OUR DRAIN OUR RESPONSIBILITY
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OUR DRAIN OUR RESPONSIBILITY
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OUR DRAIN OUR RESPONSIBILITY
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AWARENESS BROUCHERS
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AWARENESS BROUCHERS
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AWARENESS BROUCHERS
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Efforts are underway for the transformation of black spots (Garbage Vulnerable Points) into clean and aesthetic
spaces.

Transformation of Black spots (Garbage Vulnerable Point)
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Transformation of Black spots (Garbage Vulnerable Point)
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Efforts are underway for the transformation of black spots (Garbage Vulnerable Points) into clean and aesthetic
spaces.

Transformation of Black spots (Garbage Vulnerable Point)
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• Urban bare walls in various wards are being painted with awareness messages in local community languages to
promote community responsibility.

IEC messages through urban street art/ wall painting
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"IEC messages are being disseminated through posters displayed at various locations and circulated via social media platforms to
ensure wide publicity and inform the general public, tourists, and devotees."

Awareness through Information posters & brochures
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"IEC messages are being disseminated through posters displayed at various locations and circulated via social media platforms to
ensure wide publicity and inform the general public, tourists, and devotees."

Awareness through Information posters & brochures
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Awareness tablaue displayed at city parade -importance of waste segregation
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SVPMC has established an RRR (Reduce, Reuse, Recycle) Centre for the collection and donation of usable/serviceable
items, which are then distributed or utilized by the public. This centre is attached to a 3R workshop, this centre also functions
as a Waste Management Education Centre. It upcycles old or discarded products, transforming them into new, functional
items for further use.

3-R CENTRE- UPCYCLING OF WASTE
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BUY BACK & DEPOSIT REFUND SCHEME FOR MILK POUCHES (ONGOING ACTIVITY)
Earn Back milk with a milk Pouch
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OUTREACH & SENSITIZATION PROGRAMS AT COMMUNITY LEVEL
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OUTREACH & SENSITIZATION PROGRAMS AT COMMUNITY LEVEL
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OUTREACH & SENSITIZATION PROGRAMS AT COMMUNITY LEVEL
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SVPMC regularly organizes awareness and orientation sessions in schools and colleges for students, conducted by the dedicated
Swachhata Awareness Team and 3R Team.

Awareness cum orientation sessions at School & colleges for students
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Awareness cum orientation sessions at School & colleges for students
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Summary of Best Practices in connection with Solid Waste 
Management

(From November 2024 to July 2025) 

DIRECTORATE OF RD, PRIs & ULBs
ANDAMAN & NICOBAR ADMINISTRATION

SRI VIJAYA PURAM
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ESTABLISHMENT OF SOLID WASTE MANAGEMENT CLUSTERS IN 
NANCOWRY & CAR NICOBAR 

NANCOWRY
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CAR NICOBAR
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SETTING UP OF GAUSHALA IN GRAM PANCHAYAT SIPPIGHAT 
UNDER GOBARDHAN PROJECT 
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FELICITATION OF SANITATION STAFFS
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State Level IEC Video Making & Poster Making
Competition on SDG theme conducted under
Swachh Survekshan Grameen (SSG)
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TRAINING PROGRAMMES 
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CLEANLINESS DRIVES
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CLEANLINESS DRIVES
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CLEANLINESS DRIVE FOR MARINE POLLUTION 
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AWARENESS CAMPAIGNS
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DOOR TO DOOR COLLECTION AND
TRANSPORTATION
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USER FEES COLLECTION
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IEC ACTIVITIES
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IEC ACTIVITIES
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